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REFERENCE BY THE SPEAKER 
The Tragic Incident of Terrorist Attack on Parliament 

House on 13th December, 2001 and Homage to Martyrs 
 

माननीय अÅय± : माननीय सदÖयगण, आज यह सदन और सÌपूणª देश 13 िदसÌबर, 2001 कì उस 

दःुखद घटना को गहरी संवेदना के साथ Öमरण कर रहा है, जब कुछ आतंकवािदयŌ Ĭारा हमार ेलोकतंý 

के उ¸चतम ÿतीक, भारत कì संसद पर हमला िकया गया था ।  

संसद पåरसर कì सरु±ा म¤ तैनात हमार ेसतकª  सरु±ा बलŌ ने अदÌय साहस और वीरता का 

पåरचय दतेे हòए इस हमले को नाकाम कर िदया था ।  आतंकवािदयŌ के इस हमले का बहादरुी से सामना 

करते हòए संसद सरु±ा सेवा, िदÐली पिुलस और केÆþीय åरजवª पुिलस बल के 8 सरु±ाकमê शहीद हो गए 

थे ।  इस हमले म¤ एक सीपीडÊÐयूडी कमªचारी भी शहीद हòए थ े।   

यह सभा 13 िदसÌबर, 2001 के आतंकवादी हमले के दौरान संसद कì र±ा करते हòए वीर गित 

को ÿाĮ सभी महान शहीदŌ के सवō¸च बिलदान के ÿित अपनी िवनă ®Ħांजिल अिपªत करती है और 

उनके पåरवारजनŌ के ÿित अपनी गहरी संवेदनाए ंÓयĉ करती है ।  

इस अवसर पर हम आतंकवाद का मुकाबला करने के अपने संकÐप को पनुः दोहराते ह§ और 

अपनी मातभूृिम कì एकता, अखंडता और संÿभतुा कì र±ा के अपने संकÐप कì पुनः पुिĶ करते      ह§ ।  

अब यह सभा िदवंगत आÂमाओ ंके सÌमान म¤ कुछ देर मौनखहा खड़ी रहेगी ।  

11.01 hrs 

The Members then stood in silence for a short while. 

माननीय अÅय±: ओम शांित: शांित: शांित:  ।  

________ 

 

 



 
 
13.12.2024  12 
  
 

 

11.02 hrs 

ORAL ANSWERS TO QUESTIONs 

माननीय अÅय± : ÿĳकाल, ³वĲैन नÌबर-261., ®ी कंवर िसंह तंवर जी ।  

 

वषª 2025 तक ±य रोग का उÆमूलन 

261.  †®ी कंवर िसहं तंवर: 

®ी भतृªहåर महताब: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क)  ³या सरकार न ेदशे म¤ वषª 2025 तक ±य रोग (टीबी) के उÆमूलन का लàय रखा है, यिद हां, तो 

तÂसंबंधी Êयौरा ³या है और इस लàय को पूरा करने के िलए ³या कदम उठाए गए ह§; 

(ख)  ³या सरकार कì '2025 तक ±य रोग समाĮ करने' कì ÿितबĦता के तहत हòई ÿगित िनधाªåरत 

लàय के अनłुप है, यिद हां, तो तÂसंबंधी Êयौरा ³या है और इस लàय को पूरा करने के िलए 

³या कदम उठाए गए ह§; 

(ग)  ³या सरकार न े±य रोग उÆमूलन के िलए कोई कायªøम शłु िकया है और यिद हां, तो तÂसंबंधी 

Êयौरा ³या है और छ°ीसगढ़ सिहत दशे म¤ उĉ कायªøम के कायाªÆवयन के िलए सरकार Ĭारा 

³या कदम उठाए गए ह§/उठाए जान ेका िवचार है; 

(घ)  िवशेषत: अमरोहा संसदीय िनवाªचन ±ेý सिहत देश भर म¤ ±य रोिगयŌ कì राºयवार/संघ राºय±ेý-

वार कुल सं́ या आज तक िकतनी है; और 

(ङ)  ³या दवा-ÿितरोधी (डीआर) ±य रोग के िलए अप±ेाकृत कम अविध के िलए मुख मागª स ेदवाए ं

िलए जाने वाला उपचार शुł होन ेस ेउपचार के पåरणामŌ म¤ सुधार हòआ ह ैऔर यिद हां, तो 

तÂसंबंधी Êयौरा ³या है? 

 



 
 
13.12.2024  13 
  
 

 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ राºय 

मýंी(®ीमती अनुिÿया पटेल): 

 

(क) स े(ङ): िववरण सभा पटल पर रख िदया गया है।  

 

िववरण 

(क) स े(ङ): भारत सरकार न ेवषª 2025 तक टीबी उÆमूलन के उĥेÔय स ेएक राÕůीय कायªनीितक योजना 

(2017-2025) लागू कì है, जो संयĉु राÕů के 2030 तक के सतत िवकास लàय (एसडीजी) स ेपांच वषª 

पूवª है। यह मंýालय राÕůीय ÖवाÖÃय िमशन (एनएचएम) के तÂवावधान म¤ राÕůीय टीबी उÆमूलन 

कायªøम(एनटीईपी) को िøयािÆवत करता है। एनटीईपी Ĭारा भारत को टीबी मुĉ बनान ेके िलए महÂवपूणª 

ÿयास िकए गए ह§। भारत म¤ टीबी कì घटना दर 2015 म¤ ÿित 100,000 जनसं´या पर 237 स े2023 

म¤ ÿित 100,000 जनसं´या पर 195 तक थी, जो 17.7% कì िगरावट दशाªती है। टीबी स ेहोन ेवाली 

मौत¤ 2015 म¤ ÿित लाख जनसं́ या पर 28 थी, जो 2023 म¤ ÿित लाख जनसं́ या पर 22 रह गई; इस 

ÿकार 21.4% कì कमी हòई है। 

उपयुªĉ लàयŌ को ÿाĮ करने के िलए सभी राºयŌ/संघ राºय ±ेýŌ (छ°ीसगढ़ सिहत) म¤ सरकार Ĭारा 

उठाए गए कदम इस ÿकार ह§: 

 राºय और िजला िविशĶ कायªनीितक योजनाओ ंके माÅयम स ेउ¸च टीबी भार वाल े±ेýŌ म¤ लि±त 

हÖत±ेप । 

 टीबी रोिगयŌ को िनःशÐुक दवाइयां और िनदान कì सुिवधा उपलÊध कराना । 

 ÿमुख संवेदनशील और सह-Łµण आबादी म¤ अिभयानŌ के माÅयम स े±यरोग के सिøय मामलŌ का 

पता लगाना । 

 आयÕुमान आरोµय मंिदर को टीबी जांच और उपचार सेवाओ ंके साथ एकìकृत करना । 
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 टीबी मामलŌ कì अिधसूचना और ÿबंधन के िलए ÿोÂसाहन के साथ िनजी ±ेý कì भागीदारी। 

 उप-िजला Öतर तक मोल³ेयूलर नैदािनक ÿयोगशालाओ ंका िवÖतार । 

 टीबी रोिगयŌ को पोषण सहायता के िलए िन-±य पोषण योजना के अंतगªत कवरजे का िवÖतार। 

 सामािजक बदनामी कì भावना को कम करने, सामुदाियक जागłकता बढ़ाने और ÖवाÖÃय संबंधी 

Óयवहार म¤ सधुार लान ेके िलए गहन सूचना, िश±ा और संचार (आईईसी) हÖत±ेप । 

 टीबी उÆमूलन के िलए संबंिधत मंýालयŌ के ÿयासŌ और संसाधनŌ का अिभसरण । 

 टीबी रोिगयŌ के संपकŎ और संवेदनशील आबादी को टीबी िनवारक उपचार का ÿावधान । 

 िन-±य पोटªल के माÅयम स ेअिधसूिचत टीबी मामलŌ कì ůैिकंग । 

 िन-±य िमý पहल के तहत टीबी रोिगयŌ और घरलूे संपकŎ को अितåरĉ पोषण, नैदािनक और 

Óयावसाियक सहायता का ÿावधान । 

उ°र ÿदेश के अमरोहा िजले म¤ 2023 और 2024 (31.10.2024 तक) म¤ åरपोटª  िकए गए टीबी मामलŌ 

कì सं́ या øमशः 3,574 और 3,498 है। 2023 और चालू वषª (31.10.2024 तक) म¤ åरपोटª  िकए गए 

टीबी मामलŌ कì सं´या का राºय/संघ राºय ±ेýवार का Êयौरा संलµन अनुबंध म¤ िदया गया है। 

दवा ÿितरोधी टीबी के िलए लघु मुख सÓेय उपचार 2021 म¤ शुł िकया गया था। इस उपाय स ेदवा 

ÿितरोधी टीबी रोिगयŌ कì उपचार सफलता दर 2020 म¤ 68% स ेबढ़कर 2022 म¤ 75% हो गई है। 

अनुबंध 

2022 स े2024 तक राºय/संघ राºय ±ेý-वार सूिचत टीबी के मामले* 

राºय/संघ राºय ±ेý  2023 
2024 (जनवरी- 

अ³टूबर) 

अंडमान और िनकोबार Ĭीप समूह 561 445 
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आंň ÿदशे 89064 69371 

अŁणाचल ÿदेश 2604 2430 

असम 51862 42202 

िबहार 186974 167193 

चंडीगढ़ 6721 5885 

छ°ीसगढ़ 38924 32526 

दादरा और नगर हवेली व दमन और दीव 1167 889 

िदÐली 100523 88868 

गोवा 2082 1710 

गजुरात 144507 113431 

हåरयाणा 80490 73703 

िहमाचल ÿदेश 15648 13429 

जÌमू एवं कÔमीर 11754 10442 

झारखंड 61717 53213 

कनाªटक 81862 65186 

केरल 21799 17267 

लĥाख 320 235 

ल±Ĭीप 6 6 

मÅय ÿदशे 184691 149093 

महाराÕů 227664 186706 

मिणपरु 2495 2067 

मेघालय 4908 3890 

िमजोरम 2273 1985 

नागाल§ड 4287 3419 

ओिडशा 62387 48917 

पदुचुेरी 4169 2843 

पंजाब 55224 49739 
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राजÖथान 165123 145405 

िसि³कम 1391 1122 

तिमलनाडु 98251 77820 

तेलंगाना 74994 62722 

िýपुरा 3386 2760 

उ°र ÿदशे 632872 563573 

उ°राखंड 26829 24984 

पिĲम बंगाल 102728 83962 

डेटा ąोत: िन-±य  

®ी कंवर िसहं तंवर : अÅय± महोदय, म§ माननीय ÿधानमंýी जी और माननीय ÖवाÖÃय मंýी जी का 

आभारी हóं, िजसके योµ य नेतÂृव म¤ हमार ेदेश ने तपेिदक उÆमूलन कì िदशा म¤ समिपªत याýा कì ह ै ।  म§ 

माननीय ÖवाÖÃय मंýी जी से जानना चाहता हóं िक ÿधानमंýी टी.बी. उÆमूलन कायªøम के तहत िविभÆन 

राºयŌ म¤ सरकार ³या-³या ÿयास कर रही है?   

®ीमती अनुिÿया पटेल : अÅय± महोदय, ÿधानमंýी नर¤þ मोदी जी के नेतÂृव वाली सरकार भारत को 

टी.बी. मुĉ बनाने के िलए पूरी तरह से संकिÐपत है ।  इस िदशा म¤ हमारी यह कोिशश है िक िनरतंर टी.बी. 

के इंिसड¤स रटे म¤ और टी.बी. से होने वाली मृÂय ुदर म¤ िगरावट आए ।  डÊÐयूएचओ Ĭारा जो µलोबल 

टी.बी. åरपोटª िनकाली जाती है, उसम¤ ÖपĶ तौर से आंकड़े सामने आए ह§ िक भारत के अंदर हमारी जो 

टी.बी. इंिसड¤स रटे है, वह घटकर 17.7 परस¤ट हो गई है, जो µलोबल रटे ऑफ िड³लाइन से कहé ºयादा, 

दगुनुी है, जो 8.3 परस¤ट ह ै।  यह दर 237 पर लाख पॉपलुेशन से घटकर 195 पर लाख पॉपलेुशन पर 

आ गई है ।  इसी ÿकार हमारी जो मोट¥िलटी रेट है, वह भी घटकर 21.4 परस¤ट पर आ गई ।  िनरतंर 

टी.बी. के इंिसड¤स और टी.बी. कì मोट¥िलटी को घटाने के हमार ेÿयास सभी राºयŌ म¤ चल रहे ह§ ।  अभी 

गत 7 िदसÌबर को हमने एक 100 िदवसीय इंट¤सीफाइड क§ पेन कì शłुआत कì, िजसके जåरए हमारी 

कोिशश है िक हमारे दशे भर के राºय और यूिनयन टेåरटोरी के अंदर जो 347 हाई बड¥न एåरयाज ह§, जहां 

पर वलनरबेल पॉपलुशेन है, िजसको ºयादा जोिखम है, हम उस वलनरेबल पॉपलुेशन कì मैिपंग कर रहे 
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ह§ ।    

 ऐसे तमाम लोग जो 60 वषª से अिधक कì उă के ह§ या डाइिबिटक ह§ या पीएलएचआईवीज़ ह§ या 

Öमोकसª या अÐकोहोिल³स ह§, ऐसी वÐनरबेल पापलुशेन के बीच जाकर उनकì एि³टव Öøìिनंग, टेिÖटंग 

और अलê डाइµनोिसस कì जा रही है ।  हम उनको ůीटम¤ट देने का काम कर रहे ह§ तथा हम उनको 

Æयूिůशनल सपोटª भी दे रहे ह§ ।   

महोदय, म§ आज के इस अवसर पर आपके माÅयम से सभी माननीय सांसदगण से यह अपील 

करना चाहती हóं िक हमने जो 100 िदवसीय इंटेÆसीफाइड क§ पेन लॉÆच िकया है, जो 7 िदसंबर से लेकर 

24 माचª अथाªत् वÐडª टीबी डे तक चलेगा ।  सभी लोग उसम¤ बढ़-चढ़कर भागीदारी कर¤ ।  यिद 347 

िजलŌ म¤ कोई है, तो आप उसम¤ बढ़-चढ़कर लोगŌ कì अलê डाइµनोिसस और ůीटम¤ट म¤ हमारी मदद कर¤ 

।  

®ी कंवर िसहं तवंर : महोदय, म§ माननीय ÖवाÖÃय मंýी जी से पूछना चाहता हóं िक ³या मंýालय टीबी 

सेवा िवतरण को आयुÕमान आरोµय मंिदरŌ तक िवकेÆþीकृत करने कì योजना बना रहा है? 

®ीमती अनुिÿया पटेल : अÅय± महोदय, हमारा टीबी एिलिमनेशन का जो कायªøम है, उसम¤ हम 

एनएचएम के तहत आरसीएच Éल³ेसी पूल म¤ जो राºय ह§, उनको फंड्स åरलीज करते ह§ ।  हमार े

आयÕुमान आरोµय मंिदरŌ म¤ जो डाइµनोिसस कì फैसेिलटी है, वह हम दे रहे ह§ ।  यिद हम¤ सामाÆय जनता 

कì टीबी इंफे³शन कì जांच करनी है, तो वहां पर यह हो सकती है ।  हम पीएचसी और सीएचसी पर 

इसके स§पल का एनॉिलिसस भी कर सकते ह§ ।  इसके उपचार के िलए दवाइयां, डाइµनोसिट³स इÂयािद 

जो कुछ भी चािहए, जो हमार ेसामाÆय टीबी मरीज ह§ या जो हमार ेűग रेिजÖट¤ट टीबी मरीज ह§, उÆह¤ 

राºयŌ के अंदर आयÕुमान आरोµय मंिदर से लेकर, जो हमारे पीएचसी, सीएचसी और िजला अÖपताल 

ह§, वहां ये सारी सिुवधाए दी जा रही ह§ ।   

SHRI BHARTRUHARI MAHTAB : Thank you, Sir. After listening to the exhaustive 

answer by the hon. Minister, my question is this. In response to evolving medical 
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insights, the National Tuberculosis Elimination Programme introduced 

comprehensive care packages and decentralised TB services which include an 

expanded roll-out of shorter oral regimen for patients with drug-resistant TB.  

Has the Programme prioritised minimising treatment delays and enhancing 

the quality of TB care with a specific focus on addressing co-existing health 

conditions such as malnutrition, diabetes, HIV and substance abuse through a 

differentiated care approach and by focus on the NTEPs approach as the 

Programme has significantly expanded access to TB preventive treatment?  

SHRIMATI ANUPRIYA PATEL: Sir, we adopt a differentiated TB care approach 

once we identify whether the patient is TB infected or the patient is an active TB 

case. If it is a case of TB infection, we offer preventive treatment and if it is an active 

case, then we adopt a differentiated approach which is for the high-risk patients or 

the drug-resistant TB patients for whom we have different regimens that are offered 

to them. 

 You had also asked a question about shorter regimen. I would like to mention 

that we have three types of regimens. We have a longer regimen that used to be for 

a duration of 20 months. Then, we came up with a shorter duration that was for 9-

11 months and there has been better treatment outcome for the shorter regimen, 

which was for 9-11 months where the treatment rates have improved from 68 per 

cent to 75 per cent. Also, on the 1st November, we have come up with another even 

shorter and more effective regimen, which is for a period of only six months. We 

have introduced it and we will be implementing it very soon for our drug-resistant TB 
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patients. 

SHRI K. C. VENUGOPAL: Thank you, Speaker Sir. There is a growing concern all 

over the country regarding TB cases nowadays. India accounted for 26 per cent of 

the TB cases in 2023. Globally, our country is number one as regards TB cases. 

What specific measures are being implemented to reduce the alarming figure? 

 In my Constituency, I took the meeting of DISHA and I found out that there is 

lack of funds everywhere for exact treatment, identification of the patient, early 

detection and proper examination.  

 The Government has mentioned that the programme has already been 

implemented and NHM is already monitoring all the things. But on the field, the 

reality is that, in my own constituency, I have found that the mortality rate is 

increasing. Some other disease may also be the reason but the mortality rate is 

increasing. The study calls for more investment in TB cases, case detection and 

effective treatment, including for drug resistant TB. What is the current allocation for 

this area under the National Tuberculosis Elimination Programme? How is the 

Ministry planning to scale up efforts to meet the 2025 elimination goal? This has to 

be taken seriously.  

SHRIMATI ANUPRIYA PATEL: Sir, insofar as the budgetary allocation is 

concerned, it used to be only Rs. 640 crore in the year 2014-15. We increased it to 

Rs. 3,400 crore by the year 2021-22. Beyond 2022-23 onwards, we have started 

releasing the funds under NHM as part of the RCH Flexi Pool, and this includes TB 

as well.  
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Insofar as India's performance is concerned, I have already stated in my first 

reply that because of the intensified efforts that the Government is making, our 

incidence rate is declining and it is better than the global rate of decline. Mortalities 

have also declined. The expansion of treatment coverage has also increased by 32 

per cent in India. It used to be 53 per cent and then it went up to 85 per cent in the 

year 2023. We are providing nutritional supplement. We have also enhanced the 

amount that we provide to the patients through DBT. It used to be Rs. 500 which we 

have enhanced to Rs. 1000. We also have 1.8 lakh Nikshay Mitras – an attempt to 

involve the community.  

Once again, I appeal to the hon. MP to participate and cooperate in the 100 

Days Intensified Campaign in his own constituency so that more and more patients 

could be identified, especially those who are part of the vulnerable population, which 

will include the elderly, the PLHIVs, the smokers, the alcoholics, and the people who 

are malnourished.  

I would also like to inform the hon. Member, through you, that we are giving 

them energy-dense nutritional supplement for two months, especially for patients 

who are undernourished. So, it is a collective effort that the public representatives, 

the Government, the administrative machinery, and everybody has to make 

together.  

Insofar as efforts towards TB elimination are concerned, we have made 

substantial progress. We have scaled up our infrastructure facilities also in terms of 

our DMCs or our molecular diagnostic laboratories. So, there is no stone left 
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unturned in so far as the Government is concerned. We all have to collectively come 

together and make sure that no individual, who is TB infected or who is an active TB 

case, is left behind. We are there with you. You also have to come and work hand 

in hand with us.  

माननीय अÅय± : माननीय मंýी जी ने िडटेल म¤ जवाब दे िदया है ।   

माननीय अÅय± : ÿĳ सं́ या 262, 

  ®ी मनीश ितवारी । 

 

INDIA’S NEIGHBOURHOOD FIRST POLICY 

*262. SHRI MANISH TEWARI: 

Will the Minister of EXTERNAL AFFAIRS be pleased to state:- 

(a) The core objectives and guiding principles of India’s Neighbourhood First Policy; 

(b) The specific initiatives and programme undertaken under this policy to enhance 

bilateral and regional cooperation with neighbouring countries; 

(c) The details of neighbouring countries that have an explicit “India First” policy; 

(d) Whether changes in regimes in neighbouring countries like Bangladesh, Sri 

Lanka and Maldives have impacted India’s bilateral relations with them, particularly 

in the context of ongoing projects and strategic partnerships; 

(e) If so, the details thereof; and 

(f) The manner in which the Government plans to address the challenges posed by 

geopolitical competition especially from China in India’s immediate neighbourhood   
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THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM 

JAISHANKAR):(a) to (f) A statement is laid on the table of the House.  

STATEMENT 

(a) to (f): The ‘Neighbourhood First’ policy, which guides the management of India’s 

relations with countries in its immediate neighbourhood, focuses on creating 

mutually beneficial, people-oriented, regional frameworks for stability and prosperity, 

including through the building of physical, digital and people to people connectivity. 

India engages with these countries on a consultative, non-reciprocal and outcome-

oriented basis, driven by the principles of Samman (respect), Samvad (dialogue), 

Shanti (peace), and Samriddhi (prosperity). 

As part of India’s ‘Neighbourhood First’ policy, the Government has been extending 

necessary developmental assistance and capacity building initiatives, as per needs 

and aspirations of the neighbouring countries, thereby contributing towards holistic 

economic development of their countries. Under this approach, India has been 

assisting neighbouring countries on development of infrastructure projects ranging 

from large scale infrastructure to community related provisioning of assets and 

platforms, augmentation of capabilities and extending financial, budgetary and 

humanitarian assistance.  

A very large number of initiatives and programmes have been undertaken by India 

within the ambit of this policy. Among them are: 
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(i) humanitarian assistance to Afghanistan in the form of food and medical aid, as 

well as scholarship schemes for Afghan students; 

(ii) several development cooperation projects in Bangladesh in the areas of cross-

border power, energy and transport linkages; 

(iii) assistance to Bhutan for capacity building and in the development of its 

hydropower resources, as well as cross-border connectivity linkages, including 

energy, rail links, road, trade infrastructure and digital connectivity; 

(iv) with Maldives, cooperation has focused on maritime security, connectivity, 

people to people exchange, and creation of community building infrastructure 

projects, besides assistance to overcome financial instability; 

(v) assistance to Myanmar for several connectivity infrastructure development 

projects and capacity building, besides humanitarian relief and aid to help it recover 

from natural disasters; 

(vi) a very elaborate programme of development cooperation with Nepal aimed at 

promoting connectivity, and developing economic, energy, digital and cultural ties, 

including through the implementation of High Impact Community Development 

Projects (HICDP) in building hospitals, schools, colleges, drinking water facilities, 

sanitation, drainage, rural electrification, hydropower, embankment and river training 

works, so as to improve the overall quality of life at the local level.   
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(vii) cooperation with Sri Lanka, including connectivity, agriculture, power, education, 

human resource development, culture and economic engagement, as well as a 

significant financial assistance programme.  

India’s assistance under its Neighbourhood First policy is regarded as valuable by 

diverse sections of public opinion among our neighbours, ensuring a sustainable 

basis for these assistance programs to continue despite changes in administration 

in these countries. India’s comprehensive and longstanding ties with its 

neighbouring countries also stand on their own footing and are independent of the 

relations of these countries with third countries. Government keeps a vigilant watch 

on all developments which have a bearing on India’s national security and takes all 

necessary measures to safeguard it. India is confident about the strength and 

enduring nature of its bilateral ties with the neighbouring countries and will continue 

to work together with them towards advancing bilateral ties for mutual benefit as well 

as safeguarding India’s interest in the region 

SHRI MANISH TEWARI : I thank the hon. Minister for a very detailed reply. But 

before I ask my first supplementary, let me flag a few issues which should be of 

concern to all of us.  

माननीय अÅय± : आप ÿĳ पूिछए, मुĥे मत रिखए ।  यह ÿĳ काल है ।   

®ी मनीश ितवारी : अÅय± जी, मेरा ÿसंग बहòत स±ंेप म¤ होगा ।  जो सवाल म§ पूछना चाहता हóं, यह 

उसका पूरी तरह स ेउÐलेख करगेा, तो थोड़ा सा संर±ण दीिजएगा, ³यŌिक वह सवाल पूछने के िलए 

जłरी है ।    
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India was the 8th country which the new President of Maldives visited after 

being elected on an ‘Oust India’ Campaign, that too under very severe economic 

compulsions. Secondly, China was the first country which the newly elected 

Nepalese Prime Minister visited and signed off on the ‘Belt and Road Initiative’. Sir, 

12.95 per cent of Sri Lanka's external debt is still held by China, which gives it an 

economic leverage. 

माननीय अÅय± : माननीय सदÖय, आप वåरķ सदÖय ह§ ।   

… (Óयवधान) 

®ी मनीश ितवारी : सर, म§ सवाल पूछ रहा हóं ।  

माननीय अÅय± : आप ÿĳ पूिछए ।  

… (Óयवधान) 

®ी मनीश ितवारी : सर, हां ।  म§ सवाल पूछ रहा हóं ।  … (Óयवधान) 

माननीय अÅय± : हां, आप सवाल पूिछए ।  

… (Óयवधान) 

SHRI MANISH TEWARI : The Sino-Bhutan border negotiations are in a very 

advanced stage and Doklam is in a fray, and Bangladesh continues to be in turmoil. 

My question, therefore, to the hon. Minister is this. While India may have a 

neighbourhood-first policy, is there any neighbour of India which has an India-first 

policy?  

DR. SUBRAHMANYAM JAISHANKAR : Sir, I am very glad that the hon. Member 

referred to visits and timing of visits. Before Prime Minister Narendra Modi went to 

Nepal, for 17 years, there was no visit from India to Nepal. Does that mean that 
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nobody in India cared for Nepal? For Sri Lanka, for 30 years there were no bilateral 

visits before Prime Minister Modi went there. So, visits are important, I accept it. 

Visits are also subject of timing, of convenience, of agenda. We give them priority. 

The hon. Member asked, “do they give us priority?” And the answer is, yes. One has 

to look at what we do with each of these countries. He referred to Maldives. With 

this Government in Maldives, we have inaugurated the Abdul Link Road and 

Reclamation Project. I myself went for it, and 28 islands there were provided water 

and sewage facilities. And by the way, the President of Maldives was present at the 

oath taking of this new Government.  

So, I think the idea or if there is a desire to somehow show the foreign policy 

of this Government in a bad light for political purposes, that is the Member's privilege. 

But then, you know, it is not my nature to make foreign policy partisan. But I would 

like to remind the hon. Member, Sir, through you, that the very Maldives he is talking 

about was also the country from which the Indian companies were driven out for an 

important project in 2012. The same Sri Lanka was the place where Hambantota 

Port was built by the Chinese in 2008. The same Bangladesh was giving support to 

terrorism till 2014. The same Myanmar was hosting Indian insurgent groups. So, if 

one looks today at the development projects, development projects require both 

sides to cooperate. If one looks today at the number of projects, the volume of trade, 

the exchanges which are taking place, I think the answer is very clear. Now, our 

neighbours also have their politics. There are ups and downs in their countries. It 

will have some implications for us. But it is important we are mature and we do not 
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get into point scoring.  

SHRI MANISH TEWARI : Mr. Speaker, Sir, for my second supplementary question, 

let me turn to our Northern neighbours.  

In the January of 2023, there was a paper written by a senior IPS officer 

presented to the Conference of Directors General and Inspectors General of Police. 

In that paper, it was pointed out that 26 out of the 65 patrolling points from Karakoram 

Pass to Chumur were inaccessible to the Indian security forces as a consequence 

of Chinese transgressions. This fact was never officially controverted by the 

Government at any level. Can the Minister confirm to this House that after the recent 

disengagement, all those 26 patrolling points, which were ostensibly inaccessible 

have become accessible? Number two, whether the current disengagement in any 

manner, ispo-facto, validates the 1959 Chinese claim line?  

DR. SUBRAHMANYAM JAISHANKAR: Sir, what somebody wrote as a paper is for 

that somebody to answer for. I can answer for the Government.  

Sir, let me, through you, remind the hon. Member that I gave a very detailed 

statement on the disengagement and recent developments in the India-China border 

area. 

 In that statement, I highlighted that the last of the disengagement agreements 

had taken place, which pertain to Depsang and Demchok.  I also would like to 

convey to the hon. Member – it was in the statement as well – that the understanding 

envisages that Indian security forces would be going to all the patrolling points in 

Depsang and would be going to the East-ward limit which has historically been our 
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patrolling limit in that part.  We have also, in the same statement, made it clear that 

we have had some previous disengagement agreements.  Those disengagement 

agreements also had certain provisions where both sides on a temporary basis had 

agreed to put certain restrains on themselves.  So, I think, the position is very clear 

in that statement and I would urge the hon. Member to read that statement again. 

SHRI NAVEEN JINDAL : Thank you, Speaker Sir.  I would like to ask the hon. 

Minister, through you, this. What steps is India taking to improve our relations with 

our neighbour, Pakistan?  Also, what steps are we taking to increase the trade and 

commerce with them?  Thank you, Sir.  

DR. SUBRAHMANYAM JAISHANKAR: Sir, I would like to inform the hon. Member 

that in terms of improving ties with Pakistan, like any other neighbour, we would like 

to have good ties.  But like with any other neighbour, we would also like to have ties 

free of terrorism.  So, this has been the position of the Government.  We have made 

it very clear that it is for the Pakistani side to show that they are changing their 

behaviour of the past, and that if they don’t, of course, there are implications for the 

relationship and for them.  So, I think the ball is very much in Pakistan’s court in this 

regard. 

 Regarding trade, I think some of the disruptions which happened, happened 

because of decisions by the Government of Pakistan in 2019.  It is a matter on which 

you know they took the initiative.  We have an agnostic position on this.   

SHRI ASADUDDIN OWAISI : Can the hon. Minister enlighten the House about this?  

Nepal has printed on their currency showing Indian territories.  What steps are being 
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taken to stop the trug entering India from Myanmar?  We have committed ten billion 

US dollars to the development of Bangladesh.  What steps is the Government taking 

to ensure that the Hindus in Bangladesh are protected and temples are protected?  

What steps is the Government taking to stop the dumping of fabrics from 

Bangladesh, which is destroying the power loom industry in India? 

DR. SUBRAHMANYAM JAISHANKAR:  Sir, regarding the point made by the hon. 

Member on the Nepal currency, our position regarding our borders is very clear.  So, 

I think, if there is any expectation in any of our neighbours that by doing something 

it would get India to change its position they should be very clear that it is not the 

case.  I am sure that the entire House agrees with me in that regard. 

 With regard to Myanmar because of the very disturbed conditions in Myanmar, 

we have had to review the open regime policy which has historically been there.  But 

we are sensitive to the requirement of the border communities.  So, it is something 

which we are working on.  Part of the challenge is that there is very little Government 

authority on the other side of the border.  So, most of what we have to do, we have 

to do ourselves.  But definitely, there is today a much greater presence there to 

secure our borders and to monitor the movement of people across the borders. 

 Regarding Bangladesh, we have a good history of development projects.  In 

fact, when we speak about the Neighbour First Policy, almost in everyone of our 

neighbouring countries, with the exception of Pakistan and China, we have had 

important development projects.  That is the case with Bangladesh as well.   

 And certainly, it is our hope that with the new dispensation in Bangladesh, we 
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will settle down to a mutually beneficial and stable relationship. 

 With regard to the treatment of minorities in Bangladesh, it has been a source 

of concern. There have been multiple incidents of attacks on them. We have drawn 

our concern to their attention. Recently, the Foreign Secretary visited Dhaka. This 

subject came up during his meeting. And it is our expectation  

that, in its own interest, Bangladesh would take measures so that its minorities are 

safe. 

माननीय अÅय± : ÿĳ सं́ या 263, 

  ®ी बÖतीपित नागराजू । 

 

 

 

CAPACITY BUILDING UNDER AYURGYAN SCHEME 

*263. SHRI BASTIPATI NAGARAJU: 

Will the Minister of AYUSH be pleased to state: 

(a) the details regarding the total number of institutes/organizations including 

Government and Private which have applied under the Capacity Building and 

Continuing Medical Education component of AYURGYAN Scheme in the country, 

State/UT-wise, especially in Andhra Pradesh;  

(b) the total number of proposals received both proactive approach and reactive 

approach from the State of Andhra Pradesh and sanctioned for the last three years; 
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(c) the details of total amount of funds allocated to the components such as 

Capacity Buildingand Continuing Medical Education (CME) and Research and 

Innovation in AYUSH, State/UT-wise; 

(d) whether the Government has any data regarding the total number of trainees 

trained underthe Capacity Buildingand Continuing Medical Education component 

and if so, the details thereof; and 

(e) whether the Government has conducted or plans to conduct any impact 

study/assessment to review the effectiveness and outcome of the scheme and if so, 

the details thereof? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी 

(®ी ÿतापराव गणपतराव जाधव): 

(क) से (ङ): िववरण सभा पटल पर रख िदया गया है। 

िववरण 
(क):‘आयषु म¤ ±मता िनमाªण और सतत िचिकÂसा िश±ा (सीएमई)’ आय²ुाªन नामक क¤ þीय ±ेýीय योजना 

का एक घटक है िजसे वषª2021-22 से कायाªिÆवत िकया गया है। सीएमई कì समú संरचना का उĥेÔय 

आयषु किमªयŌ को आवÔयकता-आधाåरत Óयावसाियक ÿिश±ण ÿाĮ करने और ²ान संबंधी अभावŌ को 

दरू करने के िलए ÿोÂसािहत करना है। 

‘±मता िनमाªण और सीएमई’ घटक के तहत, 20 राºयŌ/संघ राºय ±ेýŌ से कुल 147 सÖंथानŌ/संगठनŌ 

नामत: महाराÕů म¤ 22, तिमलनाडु म¤ 16, कनाªटक म¤ 15, उ°र ÿदशे म¤ 13, मÅय ÿदशे म¤ 12, गजुरात 

म¤ 11, िदÐली म¤ 08, राजÖथान म¤ 7, तेलंगाना म¤ 7, केरल म¤ 6, ओिडशा म¤ 5, पिĲम बंगाल म¤ 5, 

हåरयाणा म¤ 4, उ°राखंड म¤ 4, असम म¤ 3, िहमाचल ÿदेश म¤ 3, जÌमू और कÔमीर म¤ 3 तथा आंň ÿदशे, 

मेघालय और पंजाब म¤ ÿÂयेक से 01 आवेदन िकया गया है।  
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(ख): क¤ þीय ±ेýीययोजना होने के कारण, संगठन ÿिश±ण कायªøम के संचालन हेतु ÿितिøयाÂमक 

ŀिĶकोण सेिव°ीय सहायता ÿाĮ करने के िलए सीएमई घटक के तहत आयषु मंýालय को सीधे ÿÖताव 

भेज सकते ह§। िवगत 03 वषŎ के दौरान आंň ÿदेश राºय म¤ िÖथत संगठनŌ से 02 ÿÖताव अथाªत पंचकमª 

पर िश±कŌ हेत ु01 (6-िदवसीय) सीएमई कायªøम तथा आयुव¥द िचिकÂसा अिधकाåरयŌ के िलए 01 (6-

िदवसीय) सीएमई कायªøम ÿाĮ हòए और उÆह¤ मंजूरी दी गई। 

(ग): आय²ुाªन योजना के अंतगªत िव° वषª 2021-22 से 2024-25 तक के िलए 35.92 करोड़ Łपय े

(अथाªत ±मता िनमाªण और सीएमई घटक के िलए 17.95 करोड़ Łपये तथा आयषु घटक म¤ अनसुंधान 

और नवाचार के िलए 17.97 करोड़ Łपये) कì रािश आवंिटत कì गई है। योजना के तहत िव° वषª 2023-

24 के दौरान 46.16 करोड़ Łपये के िव°ीय आवंटन के साथ आयुव¥द जीविव²ान एकìकृत ÖवाÖÃय 

अनसुंधान नामक एक तीसरा (नया) घटक जोड़ा गया और उसके बाद िव° वषª 2024-25 तक आय²ुाªन 

योजना का कुल आवंटन बढ़कर 82.08 करोड़ Łपये हो गया। क¤ þीय ±ेýीय योजना होने के कारण, 

िविभÆन राºयŌ/संघ राºय ±ेýŌ म¤ िÖथत पाý सÖंथानŌ को िनिधयॉ सीधे जारी कì जाती ह§। िविभÆन 

राºयŌ/संघ राºय ±ेýŌ म¤, पाý संÖथानŌ को जारी कì गई िनिधयŌ का Êयौरा संलµन अनुबंध म¤ िदया गया 

ह§। 

(घ):जी हां, आयषु घटक म¤ ±मता िनमाªण और सीएमई के तहत कुल 4862 ÿिश± ुअथाªत िव° वषª 

2021-22 म¤ 761 ÿिश±,ु िव° वषª 2022-23 म¤ 2299 ÿिश±,ु िव° वषª 2023-24 म¤ 1350 ÿिश± ु

और िव° वषª 2024-25 (िदनांक 10.12.2024 तक) म¤ 452 ÿिश± ुÿिशि±त िकए गए। 

(ङ): इस मंýालय ने योजना कì ÿभावशीलता और पåरणाम कì समी±ा के िलए आज तक कोई 

ÿभावकाåरता अÅययन/मूÐयांकन नहé िकया है। 
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अनुबंध 

 
आयु²ाªन योजना के अंतगªत िविभÆन राºयŌ/सघं राºय ±ेýŌ म¤ पाý सÖंथानŌ को जारी कì गई िनिधयŌ का 
िववरण िनÌनानुसार है: 

(लाख łपये म¤) 

 

 

ø.स. राºय/सघं राºय ±ेý का नाम  जारी कì गई िनिधयां  आयुª²ान योजना के तहत 
जारी कì गई कुल िनिधयां  ±मता िनमाªण 

और सीएमई 
घटक  

आयषु म¤ 
अनसुंधान और 
नवाचार घटक 

आयवु¥द 
जीविव²ान 
एकìकृत ÖवाÖÃय 
अनसुंधान घटक 

1. आंň ÿदेश 18.00 - 1059.54 1077.54 
2. असम 9.73 - - 9.73 
3. छ°ीसगढ़  1.09 - - 1.09 
4. चंडीगढ़ - 0.83 - 0.83 
5. िदÐली 98.26 305.07 - 403.33 
6. गजुरात 112.17 13.58 498.85 624.60 
7. हåरयाणा 9.00 9.57 - 18.57 
8. िहमाचल ÿदेश 36.53 - - 36.53 
9. जÌमू और कÔमीर 18.00 36.78 - 54.78 
10. झारखंड - 26.15 - 26.15 
11. कनाªटक 155.92 98.65 499.31 753.88 
12. केरल 28.22 36.09 - 64.31 
13 मÅय ÿदेश 145.50 - - 145.50 
14. महाराÕů 243.96 135.56 498.49 878.01 
15. मेघालय 45.00 - - 45.00 
16. ओिडशा 73.38 29.73 - 103.11 
17. पदुुचेरी - 23.80 - 23.80 
18 राजÖथान 201.39 - - 201.39 
19. तिमलनाडु 122.95 215.56 - 338.51 
20. तेलगंाना 54.00 28.88 - 82.88 
21. उ°र ÿदेश  215.75 54.84 56.00 326.59 
22. उ°राखंड 18.00 34.69 - 52.69 
23. पिĲम बंगाल 36.36 16.74 - 53.10 
 कुल 1643.21 1066.52 2612.19 5321.92 
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SHRI BASTIPATI NAGARAJU : Hon. Speaker, Sir, my constituency Kurnool 

proudly hosts Dr. Abdul Haq Unani Medical College and Clinical Research Unit. 

Under the leadership of Shri Nara Chandrababu Naidu, two acres of land were 

allocated for its development. The Medical College has already submitted necessary 

documents for signing an MoU with the Ministry of AYUSH, which is critical for 

constructing the building and expanding its operations. This initiative holds immense 

potential to generate employment and foster growth of Unani medicine and AYUSH 

sector in the region. 

Therefore, I would like to ask this question to the hon. Minister. What are the 

steps taken to expedite the MoU process and ensure its timely execution to facilitate 

the development of this institution? 

®ी ÿतापराव गणपतराव जाधव : अÅय± महोदय, माननीय सदÖय Ĭारा दो ÿÔ न पूछे गए ह§ ।  यहां पर 

आय²ुाªन के बारे म¤ ÿĳ पूछा गया है और माननीय सदÖय के लोक सभा ससंदीय ±ेý म¤ जो भी कॉलेजेज 

ह§, उनकì िÖथित के बारे म¤ ÿĳ पूछा गया है ।   

 अÅय± महोदय, म§ आपके माÅयम से इतना ही कहना चाहóंगा िक अभी आंň ÿदेश म¤ तीन 

कॉलेजेज चल रहे ह§ ।  आंň ÿदेश म¤ सीआरयू यूिनट कुरनलु म¤ है, सीसीआरएच कì इकाई  िवजयवाड़ा 

म¤ है, सीसीआरएच यूिनट गुड़ीवाड़ा म¤ है ।  आंň पþेश म¤ आयवु¥द के तीन महािवīालय ह§, होÌयोपैथी के 

सात महािवīालय ह§ और यूनानी का एक महािवīालय है ।   

 अÅय± महोदय, माननीय सदÖय ने अपने यहां के कॉलेजेज के बार ेम¤ कहा है, तो िनिĲत łप से 

आयषु मंýालय के माÅयम से उनको पूरी तरह से मागªदशªन और सहायता वहां पर दी जाती है ।  अगर 

इसके बार ेम¤ उनको ºयादा जानकारी चािहए, तो िनिĲत łप से मुझसे िमल¤ या मंýालय म¤ आकर िमल¤, 

म§ उÆह¤ पूरी जानकारी देने और मदद करने कì कोिशश कłंगा ।   
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SHRI BASTIPATI NAGARAJU : Sir, Ayur Gyaan scheme is intended to promote 

research and innovation. It is a commendable scheme. As per a survey people who 

are depending on Ayush for their treatment has increased by 46% in villages and 

53% in urban areas. In my parliamentary constituency Kurnool we have one Unani 

college by the name Dr Abdul Haq Unani Medical College. Presently this college 

offers 50 seats for undergraduate courses but there are no seats for postgraduate 

courses. I would like to know from the minister whether under the Ayur Gyan scheme 

postgraduate seats will be allocated to this college? If it is so, then that will promote 

healthcare in my constituency.* 

HON. SPEAKER: Hon. Member, please ask a short question.  

Hon. Minister. 

®ी ÿतापराव गणपतराव जाधव : अÅय± महोदय, आय²ुाªन योजना म¤ मु´य तीन घटक आते ह§ ।  

आयषु म¤ ±मता िनमाªण, सतत िचिकÂसा िश±ा, दूसरा, अनुसंधान और नवाचार आयषु म¤ आता है एवं 

तीसरा, आयिुवª²ान-जीव िव²ान एकìकृत ÖवाÖÃय अनसुंधान ।  इसके माÅयम से काम िकया जाता है ।  

इसम¤ सीएमई Ĭारा शै±िण क-ÿिश±ण कायªøम के माÅयम से आयषु िश±कŌ, डॉ³टरŌ और परैामेिड³स 

एवं पेशवरŌ को उÆनत करना होता है ।   

जन ÖवाÖÃय िवतरण के िहत के साàय उÂपÆन करने के िलए आयषु के ±ेý म¤ अनुसंधान एवं 

िवकास गितिविध का भी अनसुंधान और नवाचार के माÅयम स ेकायª िकया जाता है ।  आयवु¥द जीविव²ान 

एकìकृत ÖवाÖÃय अनसुंधान के माÅयम से आधुिनक िव²ान और ÿौīोिगकì के संदभª म¤ आयवु¥द के 

िसĦांतŌ, ÿिøयाओ ंऔर उÂपादŌ कì मौिलक समझ बढ़ाने के िलए अनसुंधान और िवकास गितिविध कì 

 
 …..* English translation of this part of speech originally delivered in Telugu. 
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तरफ Åयान िदया जाता है ।  

आंň ÿदशे के बारे म¤ माननीय सदÖय ने यहां पूछा है िक आंň ÿदशे राºय के संÖथानŌ के जो 

ÿÖताव आए थ,े सीएमई घटक के माÅयम से दो ÿÖताव वहां से आए थे ।  उनको लगभग पौने µयारह 

करोड़ Łपये कì धनरािश जारी कì गई है ।  योजना कì िजतनी Öवीकृत धनरािश है, उसकì 20 ÿितशत 

रािश आंň ÿदशे को भी दी गई है ।  

डॉ. ब¸छाव शोभा िदनेश : माननीय अÅय± महोदय, म§ आपके माÅयम स ेसÌमाननीय आयषु मंýी जी 

स ेमहाराÕů राºय के िलए एक ÿĳ पूछना चाहती हóं ।  महाराÕů राºय के िलए पांच एकìकृत आयषु 

अÖपताल धारािशव (उÖमानाबाद), जलगांव, जालना, ठाण ेऔर नागपरु म¤ Öवीकृत िकए गए ह§, लेिकन 

िकसी का भी िनमाªण शłु नहé हòआ है ।  इसकì देरी का कारण ³या है? ³या सरकार मरीजŌ कì दुदªशा 

को दखेत ेहòए मेर ेधलुे िनवाªचन ±ेý म¤ आयषु अÖपताल Öथािपत करने पर िवचार कर रही है? 

®ी ÿतापराव गणपतराव जाधव : माननीय अÅय± महोदय, सÌमाननीय सदÖया न ेजो ÿĳ पूछा है, वह 

इस ÿĳ से सबंंिधत नहé है ।  लेिकन म§ उनकì जानकारी के िलए इतना ही बताऊंगा िक आयषु मंýालय 

के माÅयम स ेिजला Öतर पर 50 बेडेड हॉिÖपटल, तहसील-Êलॉक लेवल पर 30 बेडेड हॉिÖपटल देने कì 

योजना है ।  जो भी हॉिÖपटल यहां पर Öवीकृत िकए गए ह§, िनिĲत łप स ेवहां पर राºय सरकार स ेजैस े

ही ÿÖताव आते ह§, उनको Öवीकृित देने का काम आयुष मंýालय से िकया जाता है ।  

®ी राम िशरोमिण वमाª  : माननीय अÅय± जी, आपका बहòत-बहòत धÆयवाद ।  

 ³या माननीय मंýी जी यह बतान ेकì कृपा कर¤गे िक उ°र ÿदशे म¤ मेर ेसंसदीय ±ेý ®ावÖती के 

जो आकां±ी जनपद ह§– जनपद ®ावÖती और जनपद बलरामपरु, जो नेपाल सीमा स ेसटे हòए तराई ±ेýŌ 

म¤ जंगल के िकनार ेबसा है, जहां तमाम ÿकार कì िचिकÂसा उपयोगी औषधीय पौधे पाए जाते ह§ ।  

माननीय अÅय± : आपका ÿĳ ³या है? आप शॉटª  म¤ पूिछये ।  

®ी राम िशरोमिण वमाª : सर, म§ वही पूछ रहा हóं ।  उनके अनसुंधान और नवाचार जैसे घटकŌ का पता 

लगाने हेत ु³या सरकार का वहां पर कोई िचिकÂसा, िश±ा, अनसुंधान सÖंथान खोले जाने का िवचार है? 
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®ी ÿतापराव गणपतराव जाधव : अÅय± महोदय, सÌमाननीय सदÖय ने ÿĳ पूछा है िक उनके ±ेý म¤ 

आयवु¥द से संबंिधत जो भी मेिडिसन Èलांट्स पाए जाते ह§, िनिĲत łप से पूर ेदेश म¤ इसके शोध का काम 

और उस पर अनसुधंान करने का काम आयषु मंýालय के िविवध संÖथाओ ंके माÅयम से िकया जाता है 

।  अगर वह कोई जानकारी दतेे ह§ तो िनिĲत łप से उनके ±ेý म¤ भी अनसुंधान करने कì कोिशश हमार े

मंýालय से कì जाएगी ।  

माननीय अÅय± : ÿĳ सं́ या 264, 

  ®ी ®ीरगं आÈपा चंद ूबारणे । 

 

ÿधानमýंी मातृ वंदना योजना  

*264. ®ी ®ीरगं आÈपा चंदू बारणे:   

 ®ी अरिवंद गणपत सावंत:  

 ³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः  

(क) ³या सरकार ने गभाªवÖथा और ÿसव कì िÖथित के कारण होने वाले मजदूरी के नकुसान कì 

भरपाई करने और ÖवाÖÃय संबंधी Óयवहार को बढ़ावा देन ेके िलए ÿधानमंýी मातृ वंदना योजना 

(पीएमएमवीवाई) शुł कì है, यिद हां, तो तÂसंबंधी Êयौरा ³या है; 

(ख) ³या सरकार को यह जानकारी है िक 50 ÿितशत से अिधक पंजीकृत लाभािथªयŌ को इस योजना 

के तहत तीनŌ िकÔत¤ नहé िमलé, यिद हां, तो तÂसंबंधी Êयौरा ³या है;  

(ग)  ³या सरकार ने इसके कारणŌ का पता लगाने के िलए कोई अÅययन िकया है, यिद हां, तो इस 

संबंध म¤ िवशेषत: मÅय ÿदेश सिहत राºय-वार िकए गए या िकए जाने हेत ुÿÖतािवत सधुाराÂमक 

उपायŌ सिहत तÂसंबंधी Êयौरा ³या है;  

(घ) ³या पहला ब¸चा लड़का होने कì िÖथित म¤, दूसर ेब¸चे के जÆम पर उĉ योजना का लाभ देने का 

कोई ÿÖताव है; 

(ड.) यिद हां, तो तÂसंबंधी Êयौरा ³या है और यिद नहé तो इसके ³या कारण ह§?  
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मिहला और  बाल िवकास मýंी (®ीमती अÆनपूणाª देवी): 

  (क) से (ङ): िववरण सभा पटल पर रख िदया गया है। 

 

िववरण 

 

 (क):   मिहला एव ंबाल िवकास मंýालय ÿधानमंýी मात ृवंदना योजना (पीएमएमवीवाई) कायाªिÆवत कर 

रहा है, िजसका उĥेÔय मजदूरी हािन कì आंिशक भरपाई हेत ुनकद ÿोÂसाहन ÿदान करना है तािक 

मिहला पहले ब¸चे के ÿसव स ेपहल ेऔर बाद म¤ पयाªĮ आराम कर सके; और गभªवती मिहलाओ ंतथा 

Öतनपान करान ेवाली माताओ ं(पीडÊल ूऔर एलएम) के ÖवाÖÃय सÌबÆधी Óयवहार म¤ सधुार िकया जा 

सके। इस योजना म¤ दसूर ेब¸चे, यिद बािलका हो, के िलए अितåरĉ नकद ÿोÂसाहन ÿदान करके बािलका 

के ÿित सकाराÂमक Óयवहार पåरवतªन को बढ़ावा दनेे का भी ÿयास िकया जाता है।  

(ख):1 अÿैल, 2022 स े Óयापक िमशन शिĉ योजना कì शŁुआत के साथ, पीएमएमवीवाई के तहत 

िकÖतŌ कì सं́ या तीन (3) स ेघटाकर दो (2) कर दी गई है। इसके अलावा, पीएमएमवीवाई के तहत दूसर े

ब¸चे के िलए भी मातÂृव लाभ िदया जाता है, बशत¥ दसूरा ब¸चा बािलका हो। इस योजना म¤ संशोधन के 

पåरणामÖवŁप माचª, 2023 म¤ एक नया पोटªल पीएमएमवीवाई-सॉÉटवेयर (पीएमएमवीवाई-

सॉÉट)िवकिसत और शुł िकया गया। पीएमएमवीवाई-सॉÉट के तहत, यूआईडीएआई के माÅयम स े

आधार ÿमाणीकरण िडिजटलłप स ेिकया जाता है और भारतीय राÕůीय भगुतान िनगम (एनपीसीआई) 

सÂयापन सुिनिĲत िकया जाता है तािक िनिध सीधे उनके डीबीटी-स±म आधार-सीडेड ब§क या डाकघर 

खातŌ म¤ अंतåरत िकया जा सके। पीएमएमवीवाई-सॉÉट मोबाइल ऐप लाभाथê सÂयापन ÿिøया के िलए 

चेहरा ÿमाणीकरण के माÅयम से आधार ÿमाणीकरण कì सिुवधा भी ÿदान करता है। इस नए पोटªल कì 

शुŁवात के साथ ही पुराना ÿधानमंýी मातृ वंदना योजना-कॉमन एÈलीकेशन सॉÉटवेयर (पीएमएमवीवाई-

सीएएस) पोटªल को बंद और डीिलंक कर िदया गया है। 
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जी नहé। पीएमएमवीवाई-सॉÉट एमआईएस के अनुसार, िदनांक 31.03.2023 कì िÖथित के अनसुार, 

पीएमएमवीवाई के अंतगªत पीएमएमवीवाई-सीएएस पर पहली, दूसरी और तीसरी िकÖत के िलए आवेदन 

करने वाले और िजन लाभािथªयŌ को ये िकÖत¤ ÿाĮ नहé हòई ह§, उनका कुल ÿितशत øमशः लगभग 

8.06%, 5.22% और 4.89% है। 

(ग): िजन राºयŌ/संघ राºय ±ेýŌ म¤ ये भगुतान िकये जा रहे है उनके िलए पीएमएमवीवाई-सॉÉट म¤ एक 

सीएएस भगुतान मॉड्यूल तैयार िकया गया और िøयाशील बनाया गया है। 

(घ) और (ङ): िमशन शिĉ के तहत, पीएमएमवीवाई के अंतगªत दसूर ेब¸चे के िलए मातÂृव लाभ िदया 

जाता है, चाहे पहले ब¸चे का िलंग कुछ भी हो, बशत¥ दसूरा ब¸चा बािलका हो। 

 
®ी ®ीरगं आÈपा चंद ूबारणे (मावल) : माननीय अÅय± महोदय, ÿधान मंýी माननीय नरÆेþ मोदी जी ने 

गभªवती, मजदूर, गरीब मिहलाओ,ं आिदवासी मिहलाओ ं के िलए ÿधान मंýी मात ृ वंदना योजना कì 

शुŁआत वषª 2017 म¤ कì थी ।  यह योजना सबस ेअ¸छी योजना है, जो िक गरीब मिहलाओ ंको लाभ 

पहòंचाती है ।  म§ आपके माÅयम स ेमाननीय मंýी जी स ेकहना चाहता हóं िक बहòत सार ेलाभािथªयŌ को 

िद³कतŌ का सामना करना पड़ता है, चाहे पेपर कì कमी हो या शादी स ेपहले आधार काडª म¤ नाम कì 

समÖया हो, ब§क खाता न हो, ऐसी बहòत सारी समÖयाए ंआती ह§ ।  म§ माननीय मंýी जी स ेआपके माÅयम 

स ेपूछना चाहता हóं िक इस योजना का लाभ लेने के िलए जो किमयां ह§, उसे दरू करने के िलए मंýालय 

Ĭारा ³या कदम उठाए गए ह§? 

®ीमती अÆनपूणाª देवी  : माननीय अÅय± जी, आदरणीय ÿधानमंýी जी के नेतÂृव म¤, हमारी सरकार 

मिहलाओ ंऔर ब¸चŌ के सशिĉकरण, सुर±ा, संर±ा तथा संपूणª िवकास के िलए ÿितबĦ है ।  मिहलाए ं

एवं ब¸चे ÖवÖथ हŌगे, सपुोिषत हŌगे तभी भारत सशĉ भारत और िवकिसत भारत होगा ।   

 ÿधानमंýी मातृ वंदना योजना के तहत गभªवती मिहला और Öतनपान कराने वाली मिहलाओ ंको 
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सहायता ÿदान कì जाती है ।  इस योजना का मु´य उĥेÔय समाज के वंिचत वगŎ कì मिहलाओ ंको मातÂृव 

लाभ ÿदान करना है ।  जैसा िक माननीय सदÖय ने कहा है गभªवती माताओ ंकì पोषण संबंधी जłरतŌ 

को पूरा करने म¤ मदद के िलए एवं इसके साथ-साथ उनकì जो खोयी हòई मज़दूरी है, वह देने का उĥेÔय 

इस योजना के तहत है ।  जैसा िक माननीय सदÖय ने कहा है, माननीय ÿधानमंýी जी के नेतृÂव म¤ यह 

योजना वषª 2017 म¤ शłु हòई ।  लोगŌ को कोई परशेानी न हो, इस योजना को पपेरलेस बनाने के िलए 

नये तरीके से, नया सॉÉटवेयर िवकिसत करके इस योजना के तहत काम िकये जा रहे ह§ तािक लाभाथê 

उसम¤ Öव-पंजीकरण कर सक¤  या आंगनवाड़ी वकª सª के माÅयम से, आशा वकª सª के माÅयम से, Êलॉक म¤ 

जाकर वे अपना पंजीकरण कर सकते ह§ और आवेदन दे सकते ह§ ।  मोबाइल ऐप के माÅयम से इसे 

पेपरलेस बनाया गया है तािक उनको कोई परशेानी और िद³कत न हो ।  डीबीटी के माÅयम से हम इसका 

पेम¤ट भी करते ह§ ।  अगर हम देख¤ तो अब तक ÿधानमंýी मात ृवंदना योजना म¤ लगभग 3 करोड़ 64 लाख 

लाभािथªयŌ को इसका लाभ िमला है ।  इसके तहत पूर ेदेश म¤ लगभग 16,305 करोड़ Łपए का भगुतान 

मिहलाओ ंको िकया गया है ।  

®ी ®ीरगं आÈपा चंदू बारणे :   माननीय अÅय± महोदय, माननीय मंýी जी ने बहòत बिढ़या उ°र िदया 

है ।  इस योजना को गरीब मिहलाओ ंतक पहòंचान ेके िलए, जो आिदवासी मिहलाए ंह§, उन तक इस योजना 

को पहòंचाने के िलए आग ेइसम¤ काम करना चािहए ।  मातÂृव ÖवाÖÃय पोषण म¤ सुधार के िलए इस योजना 

कì राºयवार जानकारी हो, तो उसे द¤ ³यŌिक मेर ेचनुाव ±ेý म¤ एक आिदवासी तालुका है, वहा ँतक यह 

योजना पहòंची है िक नहé, माननीय मंýी जी को इसकì जानकारी देनी चािहए।  

®ीमती अÆनपूणाª देवी : माननीय अÅय± महोदय, म§ आपके माÅयम स ेमाननीय सदÖय स ेकहना चाहóंगी, 

चूंिक आप महाराÕů के बार ेम¤ पूछ रहे ह§, तो पूर ेराºय के Êयौर ेके तहत महाराÕů म¤ पीएमएमवीवाई के 

तहत लगभग 36 लाख स ेअिधक लाभािथªयŌ को लगभग 1624.64 करोड़ Łपए का भगुतान कर चकेु ह§ 

।  जो भी लाभाथê ह§, व ेकभी भी िकसी भी समय आगंनवाड़ी केÆþ म¤ जाकर, आंगनवाड़ी वकª सª या आशा 

वकª सª के माÅयम स ेरिजÖůेशन करा सकती ह§ और इस योजना का लाभ ले सकती ह§ ।  
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®ी अरिवंद गणपत सावतं : माननीय अÅय± महोदय, म§ एक छोटा-सा सवाल पूछँूगा ।  यह गरीबŌ और 

मजदूरŌ के िलए एक अ¸छी Öकìम ह ै।  खास करके आप िडिजटल इंिडया कì बात करते ह§, तो जहा ँतक 

मोबाइल कì बात है, तो उनके पास ³या होगा? आपने अभी आंगनवाड़ी कì बात कì, यह अ¸छा लगा । 

आप िडलीवरी के पहले और बाद म¤ गभªवती मिहलाओ ंको िकतनी रकम देते ह§? यह रकम िडलीवरी के 

पहले और बाद म¤ िकतन ेमहीन ेतक दी जाती है? इसके िलए जो कंिडशन है, इसम¤ आपन ेिलखा है िक 

पीएमएमवीवाई के अंतगªत दसूर ेब¸चे के िलए भी मातÂृव लाभ िदया जाता है, चाहे पहले ब¸चे का िलंग 

कुछ भी हो बशत¥ दूसरा ब¸चा बािलका हो ।  यह गरीबŌ, मजदूरŌ, आिदवािसयŌ कì बात है, तो ³या इस 

शतª को इसी ÿकार स ेचलाना है या इस शतª को हटाने पर सरकार िवचार कर रही है? 

®ीमती अÆनपूणाª देवी : माननीय अÅय± महोदय, समाज के हर वगª को हम इसका लाभ दतेे ह§ ।  कोई 

भी पीछे न छूटे, चाहे वे अनसूुिचत जाित कì मिहलाए ंहŌ, अनसुूिचत जनजाित कì मिहलाए ं   हŌ ।  िजनके 

पास राशन काडª है, आशा वकª र, आंगनवाड़ी वकª र से लेकर हर िकसी को हम इसका लाभ देते ह§ ।  हम 

यह पैसा दो िकÔतŌ म¤ लाभािथªयŌ तक पहòंचाते ह§ ।  यह हमारा उĥेÔय है, तािक िडलीवरी के समय … 

(Óयवधान) 

®ी अरिवंद गणपत सावंत : आप उनको िकतनी रकम दतेे ह§? … (Óयवधान) 

®ीमती अÆनपूणाª देवी : हम पांच हजार पहली िडलीवरी पर, पहले ब¸चे के समय देते ह§ और एक हजार 

Łपए हैÐथ िमिनÖůी कì ओर स ेभी िदए जाते ह§ ।  … (Óयवधान) यानी छ: हजार Łपए उनको िदए जाते 

ह§ ।  दूसर ेब¸चे म¤, यिद वह गलª-चाइÐड हो, तो हम उनको छ: हजार Łपए देते ह§ ।  … (Óयवधान) 

®ी अरिवंद गणपत सावतं : ³या आप यह शतª हटाएगंी? … (Óयवधान) यह शतª आपन े³यŌ रखी हòई 

है? … (Óयवधान) 

®ीमती अÆनपूणाª देवी : ‘बेटी बचाओ, बेटी पढ़ाओ’ अिभयान, िजसकì माननीय ÿधान मंýी जी के Ĭारा 

शुŁआत कì गई है ।  … (Óयवधान) यह हमारी बेिटयŌ के िलए है, तािक हमारी बेिटयŌ के ÿित लोगŌ का 

Óयवहार बदले, लोगŌ कì सोच बदले ।  इसीिलए, दूसर ेब¸चे के łप म¤ जब बेटी जÆम लेती है, तो हम उस 
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समय उनको छ: हजार Łपए कì ÿोÂसाहन रािश दतेे ह§ ।  … (Óयवधान) 

DR. BYREDDY SHABARI : Sir, the Pradhan Mantri Matru Vandana Yojana is a 

commendable initiative to promote maternal health, and also for supporting them.   

 I would like to ask certain things from the hon. Minister through you, Sir.  As 

far as the State of Andhra Pradesh from 2019 to 2024 is concerned, during the year 

2021-22, about Rs. 14.36 crore were released, where 1.22 lakh people benefitted.  

But, again, in 2022-23, about Rs. 70 crore were released benefitting only 1.8 lakh 

women.  Is there any discrepancy observed by the Ministry?  Has the fund been 

diverted or misused in the years 2019 to 2024 in the State of Andhra Pradesh?  

®ीमती अÆनपूणाª देवी : माननीय अÅय± महोदय, माननीय सदÖय ने आंň ÿदेश कì बात कì है ।  अगर 

हम देख¤, तो आंň ÿदशे म¤ 17.60 लाख लाभािथªयŌ को  पेम¤ट हòआ है, यानी लाभािथªयŌ कì सं́ या म¤ स े

लगभग 90 ÿितशत से ºयादा लाभािथªयŌ को हमने भगुतान िकया है ।  इसकì िडटेÐस हम माननीय 

सदÖय को दे भी द¤गे, यह िडटेल राºयवार है ।  जो पेम¤ट है, वह सीधे लाभािथªयŌ के खाते म¤ जाता है ।  

आंगनवाड़ी केÆþ म¤ जाकर वे आधार काडª के माÅयम से रिजÖůेशन कराती ह§ ।  वे ÿेµन¤ट ह§, इसका 

सिटª िफकेट वे देती ह§ ।  उसके बाद सभी लाभािथªयŌ को, जो इस योजना के तहत लाभांिवत हो सकते ह§, 

उनको हम लाभ पहòंचाते ह§ ।  

माननीय अÅय± : ÿĳ सं́ या 265, 

  ®ी मगुंटा ®ीिनवासुलू रड्ेडी । 

 

MONITORING OF AGENCIES RECRUITING INDIANS ABROAD 

*265. †SHRI MAGUNTA SREENIVASULU REDDY: 

  SHRI G. M. HARISH BALAYOGI: 
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Will the Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) the total number of manpower consultancy/recruitment agencies presently 

registered and functioning across the country, State-wise; 

(b) the steps/initiatives undertaken by the Government during the last five years to 

regulate manpower consultancy/recruitment agencies in the country, State/UT-wise 

especially those in Andhra Pradesh; 

(c) whether the Government monitors/regulates the various employment packages 

offered by these agencies for recruitment of Indian people especially for blue-collar 

jobs abroad, if so, details thereof and if not, the reasons therefor; 

(d) whether certain Emigration Check Required (ECR) countries provide explicit 

guidelines requiring employers to cover employees' visa sponsorship, medical 

insurance, inbound flight tickets and similar benefits, if so, the details thereof; and 

(e) the measures taken/proposed to be taken by the Government to prevent 

manpower consultancy or recruitment agencies from exploiting the above mentioned 

employee benefits and profiting from both employers and employees? 

THE MINISTER FOR EXTERNAL AFFAIRS  

(DR. SUBRAMANYAM JAISHANKAR): 

(a) to (e)  A Statement is laid on the table of the House. 

STATEMENT 

(a) to (e)As per the available data on eMigrate portal, there are 2,164 registered 

Recruiting Agents (RAs) across the country till date. The state-wise details are given 

in the enclosed  Annexure.  
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The Ministry takes appropriate measures and issues guidelines from time to time to 

regulate the registered RAs in the country including those in Andhra Pradesh. As 

per Section 10 of the Emigration Act, 1983, no person/agency can function as 

Recruiting Agent (RA) without a valid Registration Certificate (RC) issued by the 

Registering Authority i.e. Protector General of Emigrants (PGE). The process of 

registration of RA is done through a web-based application i.e. eMigrate portal which 

brings all the stakeholders, including the RAs, Foreign Employers (FEs) and the 

prospective emigrants on a common platform. Whenever, any complaint against a 

registered RA is received, a Show Cause Notice (SCN) is issued to the concerned 

RA, under Section 14 of the Emigration Act, 1983, directing them to resolve the 

complaint. In case, the RA fails to respond to the SCN or reply is not found to be 

satisfactory, their RC can be cancelled or suspended for 30 days as per Section 

14(2) of the Emigration Act, 1983. The order of suspension can be revoked by the 

Competent Authority only after consultation with all the stakeholders and after 

ensuring that the complaint has been fully resolved to the satisfaction of the 

complainant. Ministry also publishes a list of unregistered RAs on the eMigrate 

portal. Advisories/alerts on fraudulent/illegal recruiting agencies are also hosted on 

this portal. Ministry also takes prompt action against illegal migration through 

unregistered/illegal RAs with the support of concerned State Governments.  

Certain Emigration Check Required (ECR) countries such as Saudi Arabia, Qatar, 

Oman, Malaysia, United Arab Emirates, Kuwait, Jordan, Bahrain, Lebanon, and 
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Indonesia issue guidelines and relevant information in accordance with their local 

labour laws to cover visa sponsorship, medical insurance, flight tickets and similar 

other benefits by the employer of these countries to the foreign employees. This is 

ordinarily governed by the contract between the employer and the employee.  

Government accords utmost priority to the welfare of the prospective emigrants. As 

per the Emigration Rules 1983 (as amended from time to time), no RA shall collect 

from the prospective emigrant the service charges more than the prescribed amount, 

in respect of services rendered by it to that emigrant and the RA shall issue a receipt 

to the emigrant for the amount collected by it in this regard. To prevent exploitation 

of Indian workers by Foreign Employers (FEs), the Government has fixed the 

Minimum Referral Wages (MRW) to regulate the wages of Indian migrant workers 

seeking employment in the ECR countries. Ministry enforces the MRW through the 

offices of Protector of Emigrants (POEs). POEs while granting the mandatory 

Emigration Clearance (EC), in accordance with Section 22 of the Emigration Act 

1983, read with Rule 15 of Emigration Rules, checks wage offered by the Foreign 

Employers (FEs) and deny the EC if the wage so offered is below the prescribed 

MRW. 

ANNEXURE 

State-wise details of registered Recruiting Agents (RAs) on eMigrate portal 
till 08 December 2024. 

Sr. No. State No. of active RAs 

1.  ANDHRA PRADESH 35 
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2.  ASSAM 2 

3.  BIHAR 26 

4.  CHHATTISGARH 1 

5.  CHANDIGARH 29 

6.  DELHI 327 

7.  GOA 12 

8.  GUJARAT 19 

9.  HIMACHAL PRADESH 1 

10.  HARYANA 26 

11.  JHARKHAND 7 

12.  JAMMU and KASHMIR 5 

13.  KARNATAKA 70 

14.  KERALA 308 

15.  MAHARASHTRA 637 

16.  MADHYA PRADESH 1 

17.  MIZORAM 2 

18.  ODISHA 6 

19.  PUNJAB 155 

20.  PUDUCHERRY 1 

21.  RAJASTHAN 76 

22.  TELANGANA 104 

23.  TAMIL NADU 180 

24.  UTTARAKHAND 7 

25.  UTTAR PRADESH 90 

26.  WEST BENGAL 37 



 
 
13.12.2024  47 
  
 

 

 TOTAL 2,164 

 

SHRI MAGUNTA SREENIVASULU REDDY : Sir, I would like to commend the 

Ministry of External Affairs for the quick evacuation of the Indian nationals from war-

torn Syria.  

 During the last Session, the hon. Minister Shri Jaishankarji had given a good 

response regarding the migrant workers in the Middle East.  However, the troubles 

faced by the migrant workers have increased day-by-day.  This is very concerning.   

 Therefore, I would like to know from the hon. Minister whether the Ministry 

could consider establishing specific Inter-Ministerial Desks or Agencies in those 

countries where we have a high-density of Indian migrant workers.  Not only that, 

we are also registering Recruiting Agents.  If these agents are found involved in any 

illegal activity, they are being punished only by cancelling their licences or 

suspension.  There must be some provision of punishment to RAs.  

DR. SUBRAHMANYAM JAISHANKAR: Sir, first of all, I am very grateful to the hon. 

Member for recognising the work which was done to get the Indian pilgrims, who 

were stranded in Syria, out very safely to Lebanon in the last two days.  

Sir, it is also a fact that the world is a very difficult place. There are many 

conflicts; there are many situations of insecurity and violence. And, we have, today, 

a very large number of Indians who are exploring the global workplace.  The hon. 

Member suggested that we should establish an integrated presence in an Embassy. 

The Embassy is an integrated presence. An Embassy may be under the 
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administrative jurisdiction of the Ministry of External Affairs, but it represents all the 

Ministries, the entirety of the Government, and in fact, the entire nation. And, we 

have had very, very good cooperation, whether it was Syria recently, or Operation 

Ganga, or Operation Ajay. I have had colleagues in different Ministries who have 

personally involved themselves with many of these at various levels. So, it is a fact 

that the Government is functioning very smoothly, and I can assure him that in any 

situation, the past record of the Modi Government should be a source of comfort and 

inspiration to him. 

Sir, regarding the RAs, today, in totality – I have indicated it in my answer also 

– we have 2,164 RAs. Wherever we have situations where something is wrong, it is 

not only about revoking the license of the RAs. We have had situations in Cambodia 

and Myanmar where we have even recommended prosecution, in certain cases, to 

the State Government. So, rules are one thing. If any time any laws are violated, the 

hon. Member can be assured that we would take a very tough view of it and ask for 

full force of the law to be applied.  

SHRI MAGUNTA SREENIVASULU REDDY: Sir, in the hon. Minister's reply, it has 

been stated just now that till 8th December, there were 2,164 Recruiting Agencies. 

But here the issue is this. Today, especially in the age of technology, people are 

being spammed by advertisements and social media posts. This is causing a lot of 

problem to the youth who are expected to go out of the country and work there. Once 

they reach there, all these agents get their passports deposited with them and also, 

they do not get full salaries for which they were eligible. It is because the agents 
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have a cut in it and then only, a small amount of salary is paid to them. So, through 

you, I would request the hon. Minister, to undertake action against such fraudulent 

and dangerous advertising agencies.  

DR. SUBRAHMANYAM JAISHANKAR: Sir, the hon. Member has raised an issue 

but there are different aspects to it. One, which we have seen particularly in 

Southeast Asia, where fraudulent jobs are advertised. These are online scams. 

People are being taken to these countries. They are made to work in illegal places. 

And, we have been very active and vigilant here. From Cambodia, we have brought 

back 1,167 Indian nationals, and from Myanmar, we have brought back 497 

nationals. We are in touch with the Governments of Cambodia, Laos and Myanmar, 

where these kinds of cyber scams and illegal activities are going on. In India, we 

have requested for the blocking of sites which promote such jobs. We have 

recommended prosecution in certain cases for people who have been involved in 

this. A different set of problems has been raised for West Asia, Gulf, Middle East, 

where often we have a situation of underpayment, non-payment of wages, and 

maltreatment of Indian professionals and workers. In these cases, our Embassies 

are very active. We do regular reviews and also have open house meetings. We do 

monitor the situation very carefully, and wherever the Embassy is required to step 

in, you can be assured that today, under the Modi Government, we put the interests 

of Indian professionals and Indian workers as the primary task of Embassies abroad. 

SHRI G. M. HARISH BALAYOGI : Thank you, Sir, for giving me the opportunity to 

raise the supplementary question. Currently, along with the legal recruitment 
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agencies, there are numerous illegal recruitment agencies which have about 

hundreds of FIRs filed against them. Also, in my State of Andhra Pradesh, there are 

about  35 active  legal recruitment agencies as  compared to 500 illegal  

recruitment agencies, the highest in the country. Therefore, my question to the hon. 

Minister is this. What measures have the Ministry taken to ensure that unsuspecting 

citizens are not issued fraudulent visas? How effective are the monitoring 

mechanisms in identifying and addressing such cases? I also want to know whether 

the Ministry's monitoring system flags individuals travelling on fraudulent visas, and 

how the Ministry has collaborated with other countries to prevent such visa frauds? 

Thank you. 

DR. SUBRAHMANYAM JAISHANKAR: Sir, the concerns raised by the hon. 

Member are justified. We have had such cases. Again, as I said, particularly with 

respect to Southeast Asia, Cambodia, Myanmar, and to some degree Laos, we have 

taken a number of measures in this regard. In the e-Migrate portal, because often 

somebody travelling there will check our website, we put cautionary notices in the 

websites of the embassies. 

 We are conducting campaigns here involving even public personalities to 

caution young people to be careful about getting trapped in such schemes. 

Wherever we have rescued people, I gave the numbers earlier. We have got 

information from them who exactly sent them to these places. We have collaborated 

with other Ministries and the State Governments. We have sent reports about who 

are all engaged in these activities. This is a constant problem. We have to be 
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constantly aware of it. I can assure the hon. Member that it will be taken care of. 

®ी िमयां अÐताफ अहमद : Öपीकर सर, मेरा एक Öपेिसिफक ³वĲेन ऑनरबेल िमिनÖटर स ेहै िक बहòत 

सार ेसादा लोग, खास तौर स ेहमार ेजÌमू-कÔमीर स ेबहòत स ेलोग फेक åरøूटम¤ट एज¤सीज़ के चंगलु म¤ 

फंस जाते ह§ और उनको बड़ी िद³कत होती है ।  इसिलए गवम¦ट को कोई ऐसा िसÖटम बनाना चािहए िक 

जो लोग ůांसपरे¤ट तरीके स ेजाना चाह¤ व ेजाए ंऔर जो एज¤सीज़ और इंिडिवजअुÐस ऐसा काम करते ह§, 

उनको सजा िमल े।  

डॉ. सुāĺÁयम जयशंकर: सर, म§ आपके माÅयम से संसद के साथी को यह सचूना देना चाहता हॅू ं िक  

ůांसपेर¤ट िकÖम के जो भी लीगल åरøूटम¤ट एज¤ट्स ह§, उनकì िलÖट हमार ेपोटªल पर है ।  म§ सबस ेयह 

अपील कłंगा, ³यŌिक यह हर एमपी कì ÿॉÊलम होती है, हर ±ेý म¤ यह समÖया है ।  हम¤ आजकल 

कÌपल¤ट्स आती ह§ िक कोई कहé फंस गया है, कोई िकसी के जाल म¤ कहé आ गया है ।  हम इस ÿकार 

के अवेयरनेस क§ पेन आजकल चला रहे ह§ ।  हम सबसे कह¤गे िक जो पोटªल म¤ िलखा गया है, जो åरøूटम¤ट 

एज¤ट्स ह§, उÆहé के माÅयम से जाए ंऔर जो उनके अलावा अगर लोग आए ंऔर आपको कुछ ऑफर 

वगैरह द¤ तो उसको मानना नहé चािहए ।  अगर िकसी सदÖय के यहां कोई ऐसी िशकायत आए, अगर वे 

हम¤ उसकì जानकारी भेज¤, तो हम जłर उस पर ए³ शन ल¤गे ।    

DR. C. M. RAMESH : Sir, what is the regulatory mechanism being adopted by the 

Government to stop the rising incidents of fake employment and recruitment 

agencies duping people in the name of job offer and sending unemployed youths 

abroad for jobs. It is frequently happening in my constituency in Anakapalle and in 

Kadapa district. Majority of the people going to the middle east are cheated. Every 

day we get requests from them that they have been cheated and that we should look 

after it and discuss with the External Affairs Minister and things like that. Is there any 

regulatory mechanism to check these things? Thank you. 
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DR. SUBRAHMANYAM JAISHANKAR: Sir, I would like to inform the hon. Member 

that there is an Act, that is, the Immigration Act, 1983 which provides the 

Government powers to regulate immigration of people going out to work. That is the 

basis on which the recruiting agents are evaluated and cleared. Where any illegal 

activity or any activity against rules happens, either we can take action as per the 

Immigration Act or there can be other provisions of the law under which action can 

be taken. If somebody is cheated, that cheating will come under the provisions of 

the other law and we would recommend that other provisions of the law be applied.  

 Sir, I would also like the hon. Member to know that there are cases, but there 

are also, today, a large number of people who have genuinely found satisfactory 

employment. For example, we have seen this particularly in the last few years 

because under the Modi Government, our relationship with the Gulf countries has 

greatly improved. There was an earlier question where visits were raised. If you take 

a country like UAE – today the Foreign Minister of the UAE is here – for 30 years, 

no Prime Minister of India went to UAE till Narendra Modi went. Today, if you look, 

the quality of our relationship with every one of the Gulf countries is better and we 

are treated better out there. The Governments are more cooperative and looking 

after Indians who have gone there for work. The number of Indians they have 

accepted is very much more. So, there is also a positive story to report. And, we 

should balance it up with some of the irregularities which take place, but the 

Government’s commitment to stamp down on the irregularities is very firm. 

माननीय अÅयय± : ÿĳ सं́ या 266,  
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  ®ी िदलीप शइिकया । 

 

अतंदेशêय जलमागŎ के माÅ यम से माल कì आवाजाही   

*266.  ®ी िदलीप शइकìया : 

®ीमती साजदा अहमद : 

³या प°न, पोत पåरवहन और जलमागª मंýी यह बताने कì कृपा कर¤गे िक: 

(क)  अंतद¥शीय जलमागŎ के माÅ यम से माल कì आवाजाही के संबंध म¤ हòई ÿगित का Ê यौरा ³ या है 

और ³ या िपछले दस वषŎ के दौरान इसम¤ कोई उÐ लेखनीय वृिĦ हòई है;  

(ख)  दशेभर म¤ माल कì आवाजाही तीĄ हो सके, इसके िलए अंतद¥शीय जलमागª कनेि³टिवटी बढ़ाने 

के िलए सरकार Ĭारा ³ या कदम उठाए गए ह§;  

(ग)  असम सिहत देश के उ°र-पूवê राº यŌ म¤ जलमागŎ के माÅ यम से माल/कागō कì अवाजाही के ±ेý 

म¤ कायाªिÆवत कì जा रही िवकास पåरयोजनाए ं³ या ह§ और िपछले दस वषŎ के दौरान िकतने नए 

जलमागª जोड़े गए ह§; और  

(घ)  उ³ त पåरयोजनाओ ंकì वतªमान िÖथित, लागत और धनरािश के अब तक िकए गए कुल आवंटन 

का Ê यौरा ³ या है?   

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS 

 (SHRI SARBANANDA SONOWAL):  

(a) to (d) A Statement is laid on the Table of the House  

 

STATEMENT 

(a) Significant progress has been made in freight transportation through inland 

waterways during last ten years. Cargo movement on National Waterways has 

increased from 18.10 million ton in 2013-14 to 133.03 million-ton in 2023-24, 
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recording a compound annual growth rate (CAGR) of 22.1%. The number of 

operational National Waterways has increased from 5 in 2014 to 26 in 2024.  

(b) The steps taken by the Government to increase cargo movement through the 

National Waterways through infrastructure and policy measures to enhance inland 

water connectivity are given in the enclosed Annexure-I.  

(c) and (d) The details of major development projects undertaken in the field of 

freight/cargo transportation through waterways in the North – Eastern States of the 

country including Assam, total fund allocation, cost incurred and present status are 

given in the enclosed Annexure-II. In addition, details of project 

approved/undertaken under Central Sector Scheme (CSS) for development of 

inland water transport infrastructure in North  Eastern States is given in the enclosed 

Annexure-III. Till 2016, there were 5 National Waterways in the country. In 2016, 

106 New NWs were added through the National Waterways Act 2016 taking the tally 

to 111 NWs. There was only one NW in NER till 2016. Presently, there are 20 NWs 

in NER.  

ANNEXURE-I 

Steps taken by the Government to increase cargo movement through the 
National Waterways indicating the infrastructure and policy measures: 
 
 (a) Infrastructure measures: (i) Fairway maintenance works (river training, 

maintenance dredging, channel marking and regular hydrographic surveys) are 

taken up in various National Waterways (NWs) for providing a navigation channel of 
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35/45 m width and 2.0 / 2.2 / 2.5 / 3.0 m least available depth (LAD) for operation of 

vessels.  

(ii) 49 community jetties, 20 floating terminals, 3 Multi-Modal Terminals (MMTs) and 

1 Inter-Modal Terminal (IMT) have been constructed on NW-1 (River Ganga). 

 (iii) 12 floating terminals provided on NW-2 (River Brahmaputra) along with one 

MMT at Pandu and permanent terminals atJogighopa,Bogibeel and Dhubri. Four 

dedicated tourist Jetties have been provided at Jogighopa, Pandu, BiswanathGhat 

and Neamati with an investment of Rs. 7.09 crores. In addition to above, Jetties for 

cruise and passengers have been constructed forSadiya, Lyka and OriumGhat in 

Assam. 

 (iv) 9 Permanent Inland Water Transport terminals with godowns and 2 Ro-Ro/Ro 

Pax terminals have been constructed on NW-3 (West Coast Canal in Kerala).  

(v) 3 floating concrete jetties were provided to Govt. of Goa in 2020 and 1 during 

September 2022 and installed in Mandovi River (NW-68). 4 Tourist Jetties on part 

of NW-4 (River Krishna) in Andhra Pradesh have been commissioned and 12 

floating jetties on NW-110 (River Yamuna) in Mathura-Vrindavan stretch in Uttar 

Pradesh, 2 Jetties on NW-73 (River Narmada) andtender has been awarded for 

construction of 2 Jetties on NW-37 (River Gandak) in Bihar. 

 (b) Policy Measures:  

 A scheme for providing 35% incentive to promote the utilization of inland 

waterways transport sector by cargo owners and for establishing scheduled 

service for cargo movement on NW-1 and NW-2 and NW-16 via Indo 
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Bangladesh Protocol has been approved by the Government. This scheme is 

expected to divert 800 million tonne Km cargo on IWT mode, which is nearly 

17% of the current cargo of 4700 million tonne Km on NWs. The scheme is at 

a cost of less than Rs. 100 Crore for three years and can be scaled up or 

modified depending on the success of the scheme. The scheme also aims to 

start a scheduled waterway cargo service between Kolkata and 

Varanasi/Pandu using IWAI vessels through Shipping Corporation of India for 

demonstration effect and to increase trust of cargo movers/owners in the 

waterway movement.  

 Shift of cargo by PSUs: For modal shift of cargo to waterways, more than 140 

Public Sector Units have been approached to plan their movement using 

Inland Water Transport mode. They have been requested to outline their 

current status of cargo movement through the waterways and their plan for 

modal shift of cargo. The Ministry of PNG, Co-operation/ Fertiliser, Food and 

Public distribution, Heavy industries, Steel and Coal have been requested to 

advise the PSUs under their jurisdiction to utilize IWT mode as far as possible 

and earmark certain percentage of their cargo for IWT mode keeping in line 

the MIV targets. 

  Integration with Ports: World over, waterways are most optimally utilised if 

they are linked to ports. Kolkata port offers an opportunity of seamless 

integration with NW1 and can also help in resolving the problem of multi 
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modality. Therefore, Syama Prasad Mookherjee Port, Kolkata has been 

requested for operation and management of Multi Modal Terminals at 

Varanasi, Sahibganj, Haldia and Intermodal terminal at Kalughat along with 

other terminals on NW-1. 

 Cargo Aggregation: The cargo movement on the waterways suffer from 

problems of multimodality because of lack of industries along the waterways. 

Therefore, projects for development of cargo aggregation hub – Freight 

Village at Varanasi and Integrated Cluster- cum-Logistics Park, Sahibganj 

have been taken up. NHLML, a PSU under the Ministry of Road Transport 

and Highways has been engaged for development of these MMLPs. The work 

of Rail connectivity for three MMTs has been assigned to M/s Indian Port and 

Rail Company Ltd. (A PSU under MoPSW). 

  River Cruise Tourism: To promote river cruise tourism, number of meetings 

with cruise operators have been organised. Based on their feedback, steps 

like provision of shore power at IWAI terminals, extra berthing arrangements, 

etc. have been made. New cruise circuits have been identified for 

operationalization. A total of 34 Waterways have been identified for cruise 

movement and 10 have already been operationalised. 

 IBP Route: Indo Bangladesh Protocol route no. 5 and 6 between Maia and 

Sultanganj has been operationalized recently with successful trial 

movements.  
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Major development projects undertaken by IWAI in NER  

 

ANNEXURE-II 

Major development projects undertaken by IWAI in NER 

 

Sl. 
No 

Particulars Sanctione
d Amount 
(in Rs. Cr.) 

Cost 
Incurred 

(in Rs. Cr.) 

Status 

1 Comprehensive Development of NW-2 
(River Brahmaputra) from 2020-21 to 
2024-25 

474.00 405.17 85% 

2 Development of Approach Road from 
Pandu Port Terminal to NH-27 and 
Development of Ship Repair Facility at 
Pandu, Guwahati (Assam) on NW-2 

388.00 259.44 67% 

3 Comprehensive Development of NW-
16 (River Barak) from 2020-21 to 2024-
25. 

148.00 37.05 25% 

 Total  1010.00  701.66  
 

 

ANNEXURE-III 
  

Sl. 
No. 

Projects under Central Sector Scheme (CSS) Cost (in 
Rs. Cr.) 

A  Assam  
1 Construction of Passenger Vessels of different capacities, 

construction of terminal facilities and capacity building of 
crews of IWT, Assam on River Brahmaputra NW2 and 
Barak NW-16. 

25.00 

B  Mizoram  
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1  Preparation of DPR for development of IWT in River 
Tlawng.  

0.89 

2  Preparation of DPR for development of IWT in 
Chhimtuipui. 

1.41 

C  Nagaland  
1  Preparation of DPR for Promotion of Water Sports and 

Tourism at Noune and Shilloi Lake in Nagaland under 
Central Sector Scheme.  

0.90 

2  Proposal for preparation of DPR for development of IWT 
in Doyang Lake. 

0.85 

D
  

Tripura  

1   Setting up of linkage with Meghna River system in 
Bangladesh by developing Gumti River. 

24.53 

 Total  53.58 
 

®ी िदलीप शइकìया : आदरणीय अÅय± जी, दशे के यशÖवी ÿधानमंýी नरÆेþ मोदी जी के नेतÂृव म¤ 

िपछल ेदस सालŌ म¤ काफì काम हòआ है ।  हमार े140 करोड़ भारतीयŌ का जो सपना है, वह ‘िवकिसत 

भारत’ और ‘आÂमिनभªर भारत’ है ।  इस ‘िवकिसत भारत’ और ‘आÂमिनभªर भारत’ के लàय कì पूितª के 

िलए पोटª , िशिपंग और वाटरवेज िमिनÖůी न ेकाफì सारा योगदान सुिनिĲत िकया है ।  इसके िलए म§ 

आदरणीय मंýी ®ी सबाªनंद सोनोवाल जी को धÆयवाद दतेा हóं ।  

 महोदय, म§ सवाल करना चाहता हóं ।  माननीय ÿधानमंýी ®ी नरÆेþ मोदी जी के नेतÂृव म¤ मेरीटाइम 

इंिडया िवजन (एमआईवी) 2030 के अनसुार भारत सरकार का लàय अंतद¥शीय जल पåरवहन कì 

िहÖसेदारी को 5 परस¤ट तक बढ़ाना है ।  इसके िलए क¤ þ सरकार ³या कदम उठाने वाली है? इसस ेनॉथª-

ईÖट इंिडया को ³या लाभ िमलेगा? नॉथª-ईÖट इंिडया करीब 1800 िकलोमीटर पर है ।   

 महोदय, म§ आपके माÅयम स ेमाननीय मंýी जी स ेजानना चाहता हóं िक इसस ेनॉथª-ईÖट को ³या 

लाभ हòआ है? 
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®ी सबाªनंद सोनोवाल: माननीय अÅय± जी, म§ सबसे पहले िदलीप शइकìया जी और ®ीमती साजदा 

अहमद जी को धÆयवाद देना चाहता हóं, ³यŌिक उन लोगŌ ने जलमागª के िसलिसले म¤ सवाल उठाया ह ै।  

जैसे आप सब को मालूम है िक िपछले दस सालŌ के अंदर जलमागª िवकास के िसलिसले म¤ परम आदरणीय 

ÿधानमंýी ®ी नरÆेþ मोदी जी के नेतृÂव म¤ जो भी काम हòआ है, उसके बारे म¤ कई बार म§ इसी सदन म¤ 

आंकड़े सिहत जवाब द ेचुका हóं ।  म§ उÐलेख करना चाहता हóं िक ए³ट ईÖट पॉिलसी के Ĭारा नॉथª-ईÖट 

म¤ āĺपýु नेशनल वाटरवेज नंबर-2, बराक नेशनल वाटरवेज नंबर-16 से लकेर जो नेशनल वाटरवेज 

नंबर 20 है, इनके िवकास के िलए अलग-अलग कदम उठाये गए ह§ ।  

 महोदय, सबसे ºयादा िनवेश िपछल ेदस सालŌ म¤ ही हòआ है ।  इसके पहले नेशनल वाटरवेज कì 

सं́ या वषª 2016 तक िसफª  पाचँ तक सीिमत थी ।  वषª 2016 के बाद देश म¤ कुल िमलाकर 111 नेशनल 

वाटरवेज बने ह§ ।  इसके िवकास के िलए अगर सबसे 

 ºयादा इÆवÖेटम¤ट हòई तो वह मोदी जी के कायªकाल म¤ हòई । जलमागª के ±ेý म¤ 6000 करोड़ Łपये स े

ºयादा का पहली बार िनवेश हòआ है।  

12.00 hrs 

इसिलए म§ कहóंगा िक नेशनल वाटर वेज़ म¤ वषª 2014 तक हमारी कागō ह§डिलंग िसफª  18.1 पस¦ट 

तक सीिमत रही, लेिकन 10 सालŌ के अंदर ही 133 िम िलयन मीिůक टन कì कागō ह§डिलंग कैिपिसटी 

बढ़ी है ।  इससे साफ अंदाजा लगा सकते ह§ िक देश म¤ जल मागª के जåरए िवकास कैसे तेजी से होने लगा 

है ।  अÅय± जी, म§ चाहóंगा िक इस िवषय पर और भी सवाल हमारे परम आदरणीय सांसद उठाए ं।  देश 

म¤ इस िवषय पर िवÖतार से चचाª होनी बहòत जłरी ह ै।   

________ 
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WRITTEN ANSWERS TO QUESTIONS 

 

पािकÖतान कì जेलŌ म¤ बंद भारतीय मछुआर े 

*267.  ®ी उमषेभाई बाबूभाई पटेलः 

³या िवदेश मंýी यह बताने कì कृपा कर¤गे िकः 

(क) ³या सरकार को यह जानकारी है िक संघ राºय±ेý दादरा और नागर हवलेी तथा दमन और दीव के 

कई मछुआरे पािकÖतान कì जेलŌ म¤ कैद ह§, यिद हां, तो तÂसंबंधी Êयौरा ³या है; 

(ख) ³या सरकार उÆह¤ åरहा कराने के िलए कोई ÿयास कर रही है; 

(ग) यिद हां, तो इस संबंध म¤ सरकार Ĭारा कì गई/कì जाने वाली कारªवाई सिहत तÂसंबंधी Êयौरा ³या है; 

और 

(घ) ³या सरकार ने ऐसे मछुआरŌ को åरहा कराने के िलए कोई नीित बनाई है और यिद हां, तो तÂसंबंधी 

Êयौरा ³या है? 
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िवदेश मýंी  (डॉ. सुāĺÁयम जयशंकर): 

(क) से (घ) 21 मई 2008 को हÖता±åरत ‘भारत-पािकÖतान कŌसली सहायता करार’ के अनुसार, दोनŌ 

दशेŌ कì जेलŌ म¤ बंद नागåरक कैिदयŌ और मछुआरŌ कì सूची का आदान-ÿदान ÿित वषª 1 जनवरी और 

1 जुलाई को िकया जाता है। 1 जुलाई 2024 को िजन सूिचयŌ का आदान-ÿदान िकया गया, उनके 

अनसुार पािकÖतान ने पिुĶ कì है िक 211 भारतीय/भारतीय माने जाने वाले मछुआरŌ उनकì िहरासत म¤ 

ह§, िजसम¤ दमन और दीव के 24 मछुआरे शािमल ह§ तथा दादरा और नगर हवलेी का कोई भी मछुआरा 

नहé है।   

दमन और दीव के 24 मछुआरŌ को कŌसली सहायता ÿदान कì गई है और उनकì भारतीय 

राÕůीयता कì पुिĶ भी कर दी गई है तथा पािकÖतान सरकार को इसके बार ेम¤ सूिचत कर िदया गया है। 

पािकÖतान को दमन और दीव के उन सभी भारतीय मछुआरŌ कì åरहाई और Öवदेश वापसी म¤ तेजी लाने 

के िलए कहा गया है, िजÆहŌने अपनी सजा पूरी कर ली है और िजनकì राÕůीयता कì पिुĶ हो गई है। 

पािकÖतान से यह अनरुोध भी िकया गया है िक वह पािकÖतान कì िहरासत म¤ कैद ऐसे सभी मछुआरŌ 

को तÂकाल कŌसली सहायता ÿदान कर,े िजनके बार ेम¤ माना जाता है िक वे भारतीय ह§।  

सरकार भारतीय मछुआरŌ के कÐयाण, सरु±ा तथा उनकì शीŅ åरहाई और Öवदेश वापसी को 

सवō¸च ÿाथिमकता देती है। जैसे ही पािकÖतान Ĭारा भारतीय मछुआरŌ और मछली पकड़ने वाली उनकì 

नौकाओ ंको पकड़े जाने के मामले सामने आते ह§, इÖलामाबाद िÖथत भारतीय उ¸चायोग Ĭारा पािकÖतान 

सरकार से कŌसली सहायता ÿाĮ करने के िलए तÂकाल कदम उठाए जाते ह§। कŌसली सहायता के दौरान, 

भारतीय उ¸चायोग के अिधकारी पािकÖतानी जेलŌ म¤ बंद भारतीयŌ/भारतीय माने जाने वाले मछुआरŌ स े

उनकì कुशलता का पता लगाने के िलए िमलने जाते ह§ और उÆह¤ दिैनक उपयोग कì वÖतुए ंÿदान करते 

ह§। भारतीय मछुआरŌ को उनकì नौकाओ ंसिहत शीŅ åरहाई और Öवदशे वापसी के िलए कानूनी सहायता 

के साथ सभी संभव सहायता ÿदान कì जाती है। इस मĥेु को लगातार पािकÖतान सरकार के साथ उठाया 
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जाता है और यह अनुरोध िकया जाता है िक इस मुĥे पर पूणªतः मानवीय और आजीिवका आधार पर 

िवचार िकया जाए।  

सरकार के सतत ÿयासŌ के पåरणामÖवłप, 2014 से अब तक 2639 भारतीय मछुआरŌ को 

पािकÖतान से वापस लाया गया है।  

 

NEW JAN AUSHADHI KENDRAS  

*268. DR. K. SUDHAKAR:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:  

(a) whether the Government has a list of new Jan Aushadhi Kendras (JAKs) 

proposed across the country, if so, the details thereof for Karnataka;  

(b) the action plan formulated to increase the number of Jan Aushadhi Kendras in 

rural areas, State/UT-wise including Karnataka;  

(c) the present status of JAKs set up in the State of Karnataka, district-wise;  

(d) whether the Government is planning to include more medicines in JAKs across 

the country;  

(e) if so, the details thereof and the other steps taken in this regard; and  

(f) the number of JAKs at Chikkaballapur Lok Sabha Constituency and the details 

regarding new proposals for opening of new JAKs therein? 

 

THE  MINISTER OF HEALTH AND FAMILY WELFARE; AND MINISTER OF  

CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): 
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(a): A total of 14,320 Jan Aushadhi Kendras (JAKs) have been opened across the 

country till 30.11.2024, of which 1373 JAKs have been opened in the State of 

Karnataka. State/UT-wise number of JAKs is given in the enclosed Statement-I. 

(b): The Government has decided to open 25,000 Jan Aushadhi Kendras (JAKs) 

across the country by March 2027. Online applications have been invited from all 

districts of the country through the website www.janaushadhi.gov.in. To increase 

access to medicines in rural areas, Jan Aushadhi has partnered with the Cooperative 

Sector to open Jan Aushadhi Kendras through Primary Agriculture Cooperative 

Societies (PACS). Till 30th November 2024, 687 Kendras have been opened in 

PACS. Out of these 20 JAKs have been opened in PACS category in Karnataka.  

(c): Till 30.11.2024, a total of 1373 Jan Aushadhi Kendras have been opened in 

Karnataka. District-wise number of JAKs opened in Karnataka is given in the 

enclosed Statement-II. 

(d) and (e):Under PMBJP 2047 types of medicines and 300 surgicals/devices have 

been brought under the product basket covering all major therapeutic groups such 

as Cardiovascular, Anti-cancers, Anti-diabetics, Anti-infectives, Anti-allergic, Gastro-

intestinal medicines, Nutraceuticals, etc. New medicines are added to the product 

basket of PMBJP on a regular basis.  

(f):  Till 30.11.2024, a total of 14 JAKs have been opened in Chikkaballapur Lok 

Sabha Constituency.  
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In last one year, total 33 applications have been received from Chikkaballapur 

Lok Sabha Constituency for opening of JAKs, of which 20 applicants have been 

given in-principle approval. 

STATEMENT-I 

 

 State/UT-wise number of JAKs till 30.11.2024 
Sl. 
No. 

Name of State/UT No. of JAKs Opened 

1 Andaman and Nicobar 9 
2 Andhra Pradesh 270 
3 Arunachal Pradesh 34 
4 Assam 164 
5 Bihar 747 
6 Chandigarh 10 
7 Chhattisgarh 233 
8 Delhi 485 
9 Goa 15 

10 Gujarat 726 
11 Haryana 376 
12 Himachal Pradesh 69 
13 Jammu and Kashmir 313 
14 Jharkhand 138 
15 Karnataka 1373 
16 Kerala 1458 
17 Ladakh 2 
18 Lakshadweep 1 
19 Madhya Pradesh 516 
20 Maharashtra 702 
21 Manipur 49 
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22 Meghalaya 23 
23 Mizoram 15 
24 Nagaland 21 
25 Odisha 644 
26 Puducherry 32 
27 Punjab 481 
28 Rajasthan 455 
29 Sikkim 12 
30 Tamil Nadu 1300 
31 Telangana 198 
32 DNH and DD 38 
33 Tripura 29 
34 Uttar Pradesh 2533 
35 Uttarakhand 303 
36 West Bengal 546 

Grand Total 14,320 
 

 

STATEMENT-II 

District-wise number of JAKs opened in the State of Karnataka since 
inception till 30.11.2024 

Sl. No. Name of the District No. of JAKs opened  
1 Bagalkote 28 
2 Bengaluru Urban 381 
3 Bengaluru Rural 37 
4 Belagavi 21 
5 Ballari 25 
6 Bidar 28 
7 Vijayapura 46 
8 Chamarajanagara 14 
9 Chikkamagaluru 22 
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10 Chitradurga 20 
11 Dakshina Kannada 125 
12 Davangere 36 
13 Dharwad 41 
14 Gadag 15 
15 Kalaburagi 31 
16 Hassan 23 
17 Haveri 42 
18 Kodagu 19 
19 Kolar 17 
20 Koppal 24 
21 Mandya 44 
22 Mysuru 71 
23 Raichur 29 
24 Shivamogga 41 
25 Tumakuru 42 
26 Udupi 67 
27 Uttara Kannada 27 
28 Chikkaballapura 14 
29 Ramanagara 17 
30 Yadgir 14 
31 Vijayanagar 12 

Total 1373 
 

 

QUACK/FAKE DOCTORS 

*269. SHRI ESWARASAMY K.:  

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:  

(a) whether it is a fact that there are still thousands of quack/fake doctors practicing 

medicine illegally in many parts of the country, if so, the details thereof;  
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(b) whether these quacks have acquired some professional degree/diplomas to 

practice medicine, if so, the details thereof;  

(c) whether the Government has set up any machinery to keep a check and punish 

these quacks; and  

(d) if so, the details thereof? 

THE  MINISTER OF HEALTH AND FAMILY WELFARE; AND MINISTER OF  

CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): 

(a) to (d) Section 34 of the National Medical Commission (NMC) Act, 2019, prohibits 

a person other than a medical practitioner enrolled in the State/National Register, to 

practice medicine as a qualified medical practitioner. Any person who contravenes, 

punishment of imprisonment for a term which may extend to one year or with a fine 

which may extend to Rs.5 Lakh or both is also prescribed under the Act. 

As informed by NMC, all State Medical Councils and in-charge of medical 

education of all States/UTs, were requested to appoint an officer to file complaints 

before the Hon’ble Court or any other concerned authority to take appropriate action 

against quacks as per law. 

 

SUPPLY OF FERTILIZERS 

*270.  SHRI  KODIKUNNIL SURESH: 

(a) current status of the availability and supply of fertilizers in India particularly in 

the   State of Kerala during the current agricultural season; 
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(b) whether there have been any disruptions in the supply chain of fertilizers, and 

if so, the reasons for such disruptions; 

(c) the steps taken by the Government to ensure a consistent and timely supply 

of fertilizers to farmers especially during the peak seasons;; 

(d) the total quantity of fertilizers allocated to Kerala in the current fiscal year and 

the distribution mechanism for ensuring fair access to farmers; 

(e) whether there are any plans to increase the subsidy or introduce new schemes 

to make fertilizers more affordable for farmers, particularly small-scale farmers, if so, 

the details thereof; and 

(f) the manner in which the Government is addressing concerns relating to black 

market practices or hoarding of fertilizers and the measures that are in place to 

prevent such activities? 

THE  MINISTER OF HEALTH AND FAMILY WELFARE; AND MINISTER OF  

CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): 

 

(a) to (d):  The details of requirement, availability, sales and closing stock of Urea, DAP, 

MOP and NPK in the country, including the state of Kerala, during Kharif 2024 and Rabi 

2024-25, is given in the enclosed Statement-I. 

Department  of Agriculture and Farmers Welfare (DAandFW) assesses the 

requirement for major fertilizers viz. UREA, DAP, MOP and NPKS fertilizers, before 

each cropping season (viz. Kharif and Rabi) through “Zonal Conference for Agricultural 

Inputs”.  Based on the assessment done by DAandFW, Department of Fertilizers 
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allocates adequate quantities of fertilizers to States by issuing monthly supply plan and 

continuously monitors the availability position. These supplies are met through 

indigenous production as well as imports. 

(e): Under Urea Subsidy Scheme, Urea is provided to the farmers at a statutorily 

notified Maximum Retail Price (MRP) irrespective of the cost of production. The 

subsidized MRP of 45 Kg bag of urea is Rs. 266.50. Further, under Nutrient Based 

Subsidy (NBS) scheme, the MRP of Phosphatic and Potassic (PandK) fertilizers is 

decontrolled and fixed by fertilizer companies as per market dynamics at reasonable 

level which is monitored by the Government. The details of MRP of major NPK grades, 

DAP and MOP from 2022-23 to 2024-25 is given in the  enclosed Statement-II.  

Accordingly, fertilizers are made available to farmers at affordable prices. 

(f): Fertilizers are declared as an essential commodity under the Essential 

Commodities (EC) Act, 1955 and notified under Fertilizer Control Order, 1985. State 

Governments are empowered to take action against persons involved in black-

marketing, hoarding and smuggling as per provisions of EC Act. Any complaint received 

at Department of Fertilizers level regarding black marketing/hoarding of fertilizers is 

sent to concerned State Government to take appropriate action under Essential 

Commodities Act, 1955 and Fertilizer Control Order, 1985.  

STATEMENT-I 

ALL INDIA FERTILIZER POSITION  

I. RABI 2024-25 (01.10.2024 to 09.12.2024) 
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<QTY IN LMT> 

S.NO PRODUCT 
GROUP 

SEASONAL 
REQUIREM
ENT 

PRO- RATA 
REQUIREMENT 
TILL 09.12.2024 

AVAILABILITY 
TILL 
09.12.2024 

DBT SALES 
TILL 
09.12.2024 

CLOSING 
STOCK 
TILL 
09.12.2024 

1 UREA 186.89 89.37 133.97 73.52 60.45 

2 DAP 52.05 36.91 40.47 31.77 8.70 

3 MOP 11.95 6.24 14.22 5.77 8.45 

4 NPKS 77.10 41.09 60.74 37.03 23.71 

* Primary Indicator of comfortable availability: Availability > Requirement 

** Secondary Indicator of comfortable availability: Availability > Sales 

  

II. KERALA FERTILIZERS POSITION FOR RABI 2024-25 (01.10.2024 to 

09.12.2024) 

<QTY IN ‘000’ MT> 

S.NO 
PRODUCT 
GROUP 

SEASONAL 
REQUIREMENT 

PRO- RATA 
REQUIREMENT 
TILL 09.12.2024 

AVAILABILITY 
TILL 09.12.2024 

DBT SALES 
TILL 
09.12.2024 

CLOSING 
STOCK TILL 
09.12.2024 

1 UREA 57.00 29.00 47.00 33.00 14.00 

2 DAP 7.00 3.00 8.00 6.00 2.00 

3 MOP 40.00 21.00 49.00 25.00 24.00 

4 NPKS 60.00 29.00 57.00 39.00 18.00 

* Primary Indicator of comfortable availability: Availability > Requirement 
** Secondary Indicator of comfortable availability: Availability > Sales 

 

ALL INDIA FERTILIZERS POSITION 

I. KHARIF 2024  
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<QTY IN LMT> 

S.NO PRODUCT 
GROUP 

SEASONAL 
REQUIREMENT 

AVAILABILITY  DBT SALES  CLOSING 
STOCK  

1 UREA 177.12 252.10 189.12 63.02 

2 DAP 59.87 58.08 46.12 12.23 

3 MOP 10.26 16.60 9.27 7.33 

4 NPKS 74.19 111.66 75.46 35.94 

* Primary Indicator of comfortable availability: Availability > Requirement 
** Secondary Indicator of comfortable availability: Availability > Sales 

 

 

II. KERALA FERTILIZERS POSITION FOR KHARIF 2024  

 

<QTY IN ‘000’ MT> 
S.NO PRODUCT 

GROUP 
SEASONAL 
REQUIREMENT 

AVAILABILITY  DBT SALES  CLOSING 
STOCK  

1 UREA 54.00 73.00 52.00 21.00 

2 DAP 10.00 13.00 10.00 3.00 

3 MOP 42.00 50.00 38.00 12.00 

4 NPKS 77.00 96.00 61.00 35.00 

* Primary Indicator of comfortable availability: Availability > Requirement 

** Secondary Indicator of comfortable availability: Availability > Sales 

 

STATEMENT-II 

Product -Wise Average MRP(Rs./Bag) from 2022-23 to 2024-25 
as on October-24 
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Product Name 2022-23 2023-24 2024-25 

10-26-26 1488.04 1469.75 1494.77 

12-32-16 1578.12 1493.26 1470.00 

20-20-0-13 1402.28 1263.78 1262.65 

DAP 1347.00 1349.99 1350.00 

MOP 1707.38 1699.39 1579.20 

    

 

राÕ ůीय जलमागª सं́  या 5 पर कायª 

 *271.  ®ी Łþ नारायण पाणी : 

³या प°न, पोत पåरवहन और जलमागª मंýी यह बताने कì कृपा कर¤गे िक: 

(क)  ³ या राÕ ůीय जलमागª सं́  या 5 पर काम शłु हो गया है;  

(ख)  यिद हां, तो तÂ सबंंधी Ê यौरा ³ या है; और  

(ग)  यिद नहé, तो उ³ त िनमाªण कायª कब तक शुł होकर पूरा होने कì संभावना है? 

 प°न, पोत पåरवहन और जलमागª मýंी (®ी सबाªनदं सोणोवाल):   

(क) से (ग): जी, हां। राÕůीय जलमागª 5 (āाĺणी का तलचर-धामरा जलखंड - खरसुआ-तांतीघई-पांडुआ 

नाला-दुधेई नाला-कानी धामरा-नदी ÿणाली, पूवê तट नहर का िजयोनखली-चरबितया जलखंड, मतई 

नदी का चरबितया-धामरा खंड और महानदी डेÐटा निदयां) कì घोषणा के बाद भारतीय अंतद¥शीय 

जलमागª ÿािधकरण (आईडÊÐयूएआई) ने िनÌनिलिखत कायª िकए ह§:    

i. वषª 2009 म¤ पूवê तट नहर (ईसीसी) और āाĺणी-खरसुआ नदी ÿणाली के साथ अंतद¥शीय 

जल पåरवहन (आईडÊÐयूटी) के िवकास के िलए िवÖतृत पåरयोजना åरपोटª  (डीपीआर)। 

ii. वषª 2016 म¤ ईसीसी और āाĺणी-खरसआु नदी ÿणाली के साथ आईडÊÐयूटी के िवकास के 

िलए डीपीआर का अīतनीकरण। 
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iii. वषª 2017 म¤ आईआईटी गुवाहाटी Ĭारा āाĺणी डेÐटा नेटवकª  के िलए गिणतीय मॉडिलंग 

अÅययन। 

iv. वषª 2019 म¤ चार (4) बांध (वीयर) सह बैराज, चार (4) नौचालन लॉ³स के साथ एक (1) रबर 

बांध और दो (2) चेक डैम के िनमाªण के िलए डीपीआर तैयार करना। 

v. वषª 2020 म¤ धामरा/पारादीप से पंकपाल के बीच मौजूदा नौ (9) पलुŌ के नीचे आवÔयक 

नौचालन िनकासी उपलÊध कराने के िलए िवÖतृत इंजीिनयåरंग िडजाइन और űाइंग (डीईडी 

एडं डी) सिहत िवÖतृत इंजीिनयåरंग åरपोटª  (डीईआर)। 

vi. उ¸च वोÐटेज लाइन/िनÌन वोÐटेज लाइन (एचटी/एलटी) लाइनŌ का सुधार - मौजूदा िवīतु 

लाइनŌ के नीचे नौचालन िनकासी से संबंिधत कायª ओिडशा सरकार के माÅयम से िकया जा 

रहा है। 

तलचर के िनकट कì कोयला खदानŌ स ेकोयले कì िनकासी तथा रा.ज.-5 पर धामरा और पारादीप 

प°नŌ से किलंगनगर के औīोिगक ±ेý को जोड़ने संबंधी पåरयोजना कì अवधारणा बनाई गई है। इस 

संबंध म¤, आईडÊÐयूएआई Ĭारा िनÌनिलिखत कायª िकए गए/पूरे िकए गए ह§:  

i. मौजूदा िवशेष ÿयोजन वाहन (एसपीवी) अथाªत् ओिडशा इनल§ड वाटरवेज कंसोिटªयम िलिमटेड 

को िचिÆहत िकया गया है और मई 2024 म¤ ओिडशा सरकार, पारादीप प°न ÿािधकरण और 

आईडÊÐयूएआई के साथ इसको इि³वटी भागीदार के łप म¤ शािमल कर िलया गया है।  

ii. चरण-1 (पंकापल-धामरा/पारादीप) के बांधŌ/बैराजŌ के िलए िडजाइन और űाइµंस का पुनरी±ण 

कायª माचª 2024 म¤ पूरा हो गया है। 

iii. चरण-2 (तलचर-पंकापल) के िलए तकनीकì-आिथªक Óयवहायªता åरपोटª  (टीईएफआर) जून 

2024 म¤ पूरी हो गई है। 
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iv. िव°ीय िवĴेषण åरपोटª  तैयार कर ली गई है, िजसे िसतंबर 2024 म¤ सभी िहतधारकŌ के साथ 

साझा कर िदया गया है। 

v. इसके अलावा, पहले उिÐलिखत सभी åरपोटŎ को शािमल करते हòए डीपीआर को अīतन करने 

का कायª शुł िकया गया।     

 

पोषण ůैकर कायªøम 

*272. ®ी ÿताप चंþ षडङ्गी: 

डॉ. िवनोद कुमार िबंद: 

³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 

(क)  ³या सरकार देश म¤ ब¸चŌ के िलए पोषण अिभयान लागू कर रही है, यिद हां, तो इसका Êयौरा ³या 

है और इसकì मु́ य िवशेषताए ं³या ह§; 

(ख)  पोषण ůैकर कायªøम का Êयौरा ³या है और उĉ कायªøम से उ°र ÿदशे के अमरोहा संसदीय 

िनवाªचन ±ेý और महाराÕů के जलगांव संसदीय िनवाªचन ±ेý सिहत राºय-वार ब¸चŌ के िवकास और 

पोषण कì िÖथित कì ÿभावी िनगरानी िकस ÿकार होती है; 

(ग)  दशे म¤ उĉ कायªøम के कायाªÆवयन म¤ सरकार Ĭारा हािसल कì गई उपलिÊधयŌ का Êयौरा ³या 

है और उपयुªĉ िनवाªचन ±ेýŌ म¤ इसे िकस तरह अपनाया गया है; 

(घ)  उĉ कायªøम के तहत िवकास कì िनयिमत िनगरानी के माÅयम से हर माह िकतने ब¸चŌ कì माप 

कì जाती है तथा उपयुªĉ ±ेýŌ म¤ कुपोषण को दूर करन ेके संबंध म¤ इस माप के ³या-³या ÿभाव पड़ते ह§; 

और 

(ङ)  उपयुªĉ ±ेýŌ जैसे úामीण और अÐपिवकिसत ±ेýŌ सिहत महाराÕů म¤ बाल ÖवाÖÃय कì िÖथित 

म¤ सुधार के िलए पोषण ůैकर कायªøम कì सफलता का लाभ िकस ÿकार उठाया जाएगा? 

मिहला और  बाल िवकास मýंी (®ीमती अÆनपूणाª देवी): 
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(क):  पोषण अिभयान माचª 2018 म¤ शłु िकया गया था। 15व¤ िव° आयोग के तहत, कुपोषण कì चनुौती 

से िनपटने के िलए आंगनवाड़ी सेवाए,ं पोषण अिभयान और िकशोåरयŌ (आकां±ी िजलŌ एवं पूवō°र ±ेý 

म¤ 14-18 वषª कì) के िलए योजना जैसे िविभÆन घटकŌ को Ó यापक िमशन स±म आंगनवाड़ी और पोषण 

2.0 (िमशन पोषण 2.0) के अंतगªत शािमल िकया गया है। यह एक क¤ þ ÿायोिजत योजना है िजसके 

कायाªÆवयन कì िजÌमेदारी राºयŌ और संघ राºय ±ेýŌ कì है। 

यह सावªभौिमक, Ö वयं-चयिनत (कोई ÿवेश बाधा नहé) योजना आंगनवाड़ी क¤ þŌ (एडÊÐयूसी) म¤ 

नामांकन कराने वाले सभी पाý लाभािथªयŌ के िलए उपलÊध है और इस ेसभी राºयŌ/संघ राºय ±ेýŌ म¤ 

कायाªिÆवत िकया जा रहा है। 

इस िमशन के उĥेÔय इस ÿकार ह§: 

•  दशे म¤ मानव पंूजी के िवकास म¤ योगदान दनेा;  

•  कुपोषण कì चनुौती का समाधान करना;  

•  Öथायी ÖवाÖÃय और खुशहाली के िलए पोषण जागłकता तथा खान-पान कì अ¸छी आदतŌ को 

बढ़ावा देना 

इस िमशन के तहत सामदुाियक सहभािगता, आउटरीच, Óयवहार पåरवतªन और प± समथªन जैसे 

कायªकलापŌ के माÅयम से कुपोषण म¤ कमी लाने तथा ÖवाÖÃय, तंदŁुÖती एवं ÿितर±ा म¤ सुधार के िलए 

एक नई कायªनीित बनाई गई है। इसम¤ मातृ पोषण, िशश ुऔर छोटे ब¸चŌ के आहार मानदडंŌ, गंभीर तीĄ 

कुपोषण (एसएएम)/मÅयम तीĄ कुपोषण (एमएएम) के उपचार और आयुष पĦितयŌ के माÅयम से तंदŁुÖती 

पर Åयान क¤ िþत िकया जाता है तािक कुपोषण, िठगनेपन, र³ ताÐ पता (एनीिमया) और अÐ प वजन के 

ÿसार को कम िकया जा सके। 

इस योजना के तहत ब¸चŌ (6 महीने स े6 वषª), गभªवती मिहलाओ,ं Öतनपान कराने वाली माताओ ं

और िकशोåरयŌ को पूरक पोषण िदया जाता है तािक जीवन चø ŀिĶकोण अपनाकर पीिढ़यŌ से चले आ 
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रहे कुपोषण के चø को समाÈ त िकया जा सके। पूरक पोषण राÕůीय खाī सुर±ा अिधिनयम कì अनसूुची-

II म¤ िनिहत पोषण मानदडंŌ के अनुसार ÿदान िकया जाता है। इन मानदंडŌ को िपछले वषª संशोिधत और 

उÆ नियत िकया गया है। परुाने मानदंड काफì हद तक कैलोरी-िविशĶ थ,े तथािप, संशोिधत मानदडं आहार 

िविवधता के िसĦांतŌ पर आधाåरत पूरक पोषण कì माýा और गुणव°ा दोनŌ के मामले म¤ अिधक Óयापक 

और संतुिलत ह§। इस मानदडं म¤ गणुव°ापूणª ÿोटीन, ÖवÖथ वसा और सूàम पोषक तÂवŌ का ÿावधान 

िकया गया है। 

मिहलाओ ंऔर ब¸चŌ म¤ र³ ताÐ पता (एनीिमया) को िनयंिýत करने और सूàम पोषक तÂवŌ कì 

जłरत कì पूितª करने के िलए आंगनवाड़ी क¤ þŌ को फोिटªफाइड चावल कì आपूितª कì जा रही है। 

आंगनवाड़ी क¤ þŌ पर सĮाह म¤ कम से कम एक बार पका हòआ गमª भोजन और घर ले जाया जाने वाला 

राशन (टीएचआर) तैयार करने के िलए िमलेट (®ी अÆ न) के उपयोग पर अिधक जोर िदया जा रहा है।  

मिहला एवं बाल िवकास मंýालय और ÖवाÖÃय और पåरवार कÐयाण मंýालय ने ब¸चŌ म¤ गंभीर 

तीĄ कुपोषण को रोकने और उसका इलाज करने तथा इससे जुड़ी Łµणता एवं मÂृय ुदर को कम करन ेके 

िलए सामदुाियक कुपोषण ÿबंधन (सीएमएएम) के िलए संयुĉ łप स ेÿोटोकॉल जारी िकया है। 

इस िमशन के अंतगªतसामुदाियक जुटाव और जागłकता प± समथªन एक ÿमुख कायªकलाप 

है।इसके माÅयम से लोगŌ को पोषण संबंधी पहलओु ंके बार ेम¤ िशि±त करने के िलए जन-आंदोलन चलाया 

जाता है। राºय और संघ राº य ±ेý øमशः िसतंबर और माचª-अÿैल के माह म¤ मनाए जाने वाले पोषण 

माह और पोषण पखवाड़े के दौरान सामदुाियक सहभािगता कायªøमŌ के तहत िनयिमत łप से जागłकता 

कायªकलापŌ का आयोजन और åरपोिट«ग कर रहे ह§। समदुाय आधाåरत कायªøम (सीबीई) ने पोषण 

पĦितयŌ को बदलने म¤ एक महÂवपूणª कायªनीित के łप म¤ काम िकया हैऔर सभी आंगनवाड़ी कायªकिýªयŌ 

को ÿÂ येक महीने समुदाय आधाåरत दो कायªøम आयोिजत करने होते ह§। 

(ख) से (ङ): आंगनवाड़ी क¤ þŌ पर पोषण िवतरण ÿणाली को मजबूत बनाने और उसम¤ पारदिशªता लाने 
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के िलए आईटी ÿणाली का लाभ उठाया गया है। 01 माचª, 2021 को एक महÂवपूणª आईटी गवन¦स टूल 

के łप म¤ ‘पोषण ůैकर’ एिÈलकेशन शłु िकया गया था। यह आंगनवाड़ी क¤ þŌ (एडÊ Ð यूसी) म¤ बिुनयादी 

ढांचे और सेवा िवतरण कì िनगरानी और ůैिकंग कì सुिवधा ÿदान करता है, और पåरभािषत संकेतकŌ पर 

लाभािथªयŌ कì पहचान करता है।  

आंगनवाड़ी कायªकिýªयŌ को महीने म¤ एक बार सभी ब¸चŌ (0-6 वषª) का कद और वजन मापने का 

अिधदशे िदया गया है। आंगनवाड़ी कायªकिýªयŌ Ĭारा दजª िकए गए कद और वजन के आंकड़Ō के आधार 

पर, डÊÐयूएचओ मानकŌ के अनुसार ब¸चŌ म¤ िठगनेपन, दुबलपेन, अÐ प वजन कì Óयापकता कì सतत 

पहचान करने के िलए पोषण ůैकर का लाभ उठाया जा रहा है।  

पोषण ůैकर िहंदी और अúेंजी सिहत 24 भाषाओ ंम¤ उपलÊध है। इसने आंगनवाड़ी सेवाओ ंके 

िलए लगभग रीयल टाइम डेटा संúह को सगुम बनाया है। समय पर पाठ्यøम सधुार और क¤ िþत पहल के 

िलए क¤ þीय Öतर से लेकर पåरयोजना Öतर तक िविभÆन ÖतरŌ पर मािसक डैशबोडª और फै³टशीट ÿदान 

कì जाती ह§। 

पोषण केवल खाना खाने तक ही सीिमत नहé ह;ै इसके िलए उिचत पाचन, अवशोषण और 

चयापचय आवÔयक होते ह§ जो Öव¸छता, िश±ा और सरुि±त पयेजल तक पहòंच जैसे कारकŌ से ÿभािवत 

होतेह§। चंूिक कुपोषण के िलए भोजन, ÖवाÖÃय, पानी, Öव¸छता और िश±ा के आयामŌ कोशािमल करते 

हòए एक बहò-±ेýीय ŀिĶकोणआवÔ यक होता ह,ै इसिलए कुपोषण के मĥेुका ÿभावी ढंग सेसमाधान करना 

महÂवपूणª है। िमशन स±म आंगनवाड़ी और पोषण 2.0 के तहत 18 मंýालयŌ/िवभागŌके बीच परÖ पर (øॉस 

किटंग)अिभसरण कì मदद से कुपोषण कì चुनौितयŌका समाधान िकया जा रहा है। 

ÖवाÖÃय और पåरवार कÐयाण मंýालय Ĭारा वषª 1992-93 स े आयोिजत राÕůीय पåरवार 

ÖवाÖÃय सव¥±ण (एनएफएचएस) के िविभÆन चøŌ म¤ भी पूरे भारत म¤ ब¸चŌ म¤ कुपोषण संकेतकŌ म¤ सधुार 

िदखाया गया है। एनएफएचएस-1 से एनएफएचएस-5 तक ब¸चŌ के िलए इन संकेतकŌ का िववरण नीचे 
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िदया गया है: 

एनएफएचएस सव¥±ण िठगनापन % अÐ प वजन % दुबलापन % 
एनएफएचएस-1 (1992-93)* 52 53.4 17.5 
एनएफएचएस-2 (1998-99)** 45.5 47 15.5 
एनएफएचएस-3 (2005-6)*** 48.0 42.5 19.8 
एनएफएचएस-4 (2015-16)*** 38.4 35.8 21.0 
एनएफएचएस-5 (2019-21)*** 35.5 32.1 19.3 

* 4 वषª से कम 
** 3 वषª से कम 
*** 5 वषª से कम 

उपयुª³ त तािलका संबंिधत समय के साथ 0-3 वषª, 0-4 वषª और 0-5 वषª आय ुके सभी ब¸चŌ म¤ कुपोषण 

संकेतकŌ कì तÖ वीर ÿÖतुत करती है। 

वषª 2021 के िलए भारत म¤ 5 वषª तक के सभी ब¸चŌ कì अनमुािनत जनसं´या 13.75 करोड़ ह ै

(ąोत: भारत और राºयŌ के िलए जनसं´या अनमुान 2011-2036, राÕůीय जनसं´या आयोग, ÖवाÖÃय 

और पåरवार कÐयाण मंýालय)। तथािप अ³टूबर 2024 के आंकड़Ō के अनुसार, 5 वषª तक के केवल 

7.54 करोड़ ब¸चे ही आंगनवािड़यŌ म¤ नामांिकत ह§ और मिहला एवं बाल िवकास मंýालय के पोषण ůैकर 

पर पंजीकृत ह§। इनम¤ से 7.31 करोड़ ब¸चŌ के कद और वजन म¤ वृिĦ मापदडंŌ पर मापी गई। इनम¤ से 

38.9% ब¸चे िठगन,े 17% ब¸चे अÐ प वजन के और 5.2% ब¸ चे कमजोर पाए गए। 

इसके अलावा, वषª 2021 के िलए भारत म¤ 6 वषª तक के सभी ब¸चŌ कì अनुमािनत जनसं´या 

लगभग 16.1 करोड़ है (ąोत: भारत और राºयŌ के िलए जनसं́ या अनुमान 2011-2036, राÕůीय 

जनसं´या आयोग, ÖवाÖÃय और पåरवार कÐयाण मंýालय)। पोषण ůैकर के अ³टूबर 2024 के आंकड़Ō 

के अनुसार, 8.82 करोड़ ब¸चे (0-6 वषª) आंगनवािड़यŌ म¤ नामांिकत ह§, िजनम¤ से 8.55 करोड़ ब¸ चŌ कì 

कद और वजन के िवकास मापदडंŌ पर माप कì गई। इनम¤ से 37% ब¸चे (0-6 वषª) िठगने पाए गए और 

17% ब¸चे (0-6 वषª) अÐ प वजन के पाए गए। 
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उपरोĉ एनएफएचएस आंकड़Ō और पोषण ůैकर डेटा के िवĴेषण से भारत भर म¤ ब¸चŌ म¤ कुपोषण 

संकेतकŌ म¤ सुधार िदखाई देता है। 

दशे म¤ कुपोिषत ब¸चŌ का राºय-वार Êयौरा संलµन िववरण-I म¤ िदया गया है । 

उ°र ÿदेश के अमरोहा ससंदीय ±ेý और महाराÕů के जलगांव संसदीय ±ेý म¤ कुपोिषत ब¸चŌ 

का Êयौरा संलµन िववरण-II म¤ िदया गया है। । 

कुल पंजीकृत ब¸चŌ और मापे गए ब¸चŌ कì सं́ या का संलµन िववरण -III म¤ िदया गया है । 

िववरण-I 

पोषण ůैकर के अनुसार अ³टूबर 2024 म¤ देश म¤ कुपोिषत ब¸चŌ (0-5 वषª) का राºय-वार िववरण 

इस ÿकार है: 

राºय िठगनापन % दुबलापन % अÐ प वजन % 
आंň ÿदेश 22.6 5.3 10.8 
अŁणाचल ÿदशे 32.8 4.2 9.6 
असम 42.4 3.8 16.4 
िबहार 43.8 9.2 22.9 
छ°ीसगढ़ 21.5 7 13.1 
गोवा 4.1 0.6 1.7 
गजुरात 40.8 7.8 21 
हåरयाणा 28.2 4.1 8.7 
िहमाचल ÿदेश 18.4 1.7 6.3 
झारखंड 43.8 6.2 19.3 
कनाªटक 39.7 3.2 17.1 
केरल 34.4 2.3 9.5 
मÅय ÿदशे 46.5 7 26.5 
महाराÕů 47.7 4.1 16.5 
मिणपरु 7.7 0.3 2.6 
मेघालय 18.2 0.4 4.5 
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राºय िठगनापन % दुबलापन % अÐ प वजन % 
िमजोरम 26.7 2.3 5.9 
नागाल§ड 28 5.3 6.6 
ओिडशा 29.1 2.9 12.8 
पंजाब 18.4 3 5.9 
राजÖथान 36.6 5.5 17.7 
िसि³कम 9.2 1.5 1.7 
तिमलनाडु 13.4 3.6 7.1 
तेलंगाना 32.6 5.6 16.2 
िýपरुा 40.5 6.3 16.6 
उ°र ÿदशे 48 3.9 19.4 
उ°राखंड 21 1.5 5.4 
पिĲम बंगाल 38 7.5 13 
अंडमान और िनकोबार Ĭीप समूह 8.7 2.3 3.9 
दादरा और नगर हवेली - दमन और 
दीव 

35.9 3.4 16.1 

िदÐली 41.9 3 20.6 
जÌमू एवं कÔमीर 12.1 0.7 3 
लĥाख 11 0.2 2 
ल±Ĭीप 46.5 11.9 25.1 
पदुचुेरी 40.2 6.8 13 
संघ राº य ±ेý-चडंीगढ़ 26.3 1.8 11.9 

िववरण -II 

पोषण ůैकर के अनुसार अ³टूबर 2024 म¤ देश म¤ कुपोिषत ब¸चŌ (0-5 वषª) का राºय-वार िववरण 

इस ÿकार है: 

i) जलगांव संसदीय ±ेý म¤ ब¸चŌ कì पोषण िÖथित इस ÿकार है*: 

िजला िठगनापन % दुबलापन % अÐ प वजन % 

जलगांव 48.89 3.21 17.20 

ii) उ°र ÿदशे के अमरोहा संसदीय ±ेý म¤ ब¸चŌ कì पोषण िÖथित इस ÿकार है*: 
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िजला िठगनापन % दुबलापन % अÐ प वजन % 

अमरोहा 52.66 5.17 23.56 

 हापुड़ 50.58 0.80 17.59 

* पोषण ůैकर स ेअ³टूबर 2024 के आंकड़े 

िववरण-III 

कुल पंजीकृत ब¸चŌ (0-6 वषª कì आयु के) और मापे गए ब¸चŌ (0-6 वषª कì आयु के) कì सं́ या का 

िववरण इस ÿकार है: 

कुल पंजीकृत ब¸चे  8,82,87,007 

मापे गए कुल ब¸चे  8,55,38,380 

* पोषण ůैकर से अ³टूबर 2024 के आंकड़े 

 

HOSTELS FOR WORKING WOMEN 

 *273.   SHRI LAVU SRI KRISHNA DEVARAYALU:  

            DR. C. M. RAMESH: 

 Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

 (a)      the details of funds allocated, released and utilised under the Scheme for 

Working Women’s Hostels (WWH) in the country from 2019 to 2024, State-wise and 

year-wise;  

(b)       the details of the WWHs constructed by the Government under the said 

scheme during the last three years, State/UT-wise; and  

(c)      the details of the functional WWHs along with the basic facilities available 

therein? 

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT 
(SHRIMATI ANNPURNA DEVI): 
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(a) to (c) The Government is committed to providing safe, secure and affordable 

hostel facility for working women and women aspiring to join the work force. Working 

women hostels are critical components for improving participation of women in the 

labour force, which is a major step towards realising the idea of ‘Women led 

development’. 

             Sakhi Niwas Scheme [Working Women Hostel (WWH)] under the umbrella 

Mission Shakti, is a demand driven Centrally Sponsored Scheme where States/UTs 

assess their requirement as per local needs and proposals are approved by the 

Programme Approval Board (PAB) after discussion with States/UTs. The scheme 

aims to promote availiablity of safe and conveniently located accommodation for 

working women and for those women who are pursuing higher education/training, 

with Day care facility for children in urban, semi-urban and even rural areas where 

employment opportunity for women exist.In this scheme, fund is provided on rental 

basis. The component of new construction has been discontinued.  

             Prior to the launch of Mission Shakti w.e.f. 01.04.2022, Grant-in-Aid was 

released to the States/UTs for construction of new/ expansion of existing WWH 

buildings and rent for few buildings for providing hostel facilities to the working 

women.  

             Details of funds released under the Scheme for Sakhi Niwas during the 

period from 2019-20 to 2023-24, State-wise and year-wise are given in the  enclosed 

Statement-I. The details of WWH sanctioned for construction and those whose 
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construction was completed during the last three years’ period, State/UT-wise are 

given in enclosed Statement-II. The details of functional Sakhi Niwas as received 

from States/UTs are given in enclosed Statement-III. 

 

 

STATEMENT-I 

 Details of funds released under Sakhi Niwas (Working Women Hostel) 

Scheme during the last five financial years period: 

(Rupees in Lakhs) 

S. 
No. 

State/UTs 2019-20 2020-21 2021-22 2022-23 2023-24 

    Funds  
released 

Funds  
released 

Funds  
released 

Funds  
released 

Funds  
released 

1 Andhra Pradesh 146.49 0.00 0.00 0.00 21.52 
2 Assam 0.00 7.76 0.00 0.00 61.47 
3 Chhattisgarh 0.00 0.00 5.46 0.00 26.68 
4 Gujarat 0.00 0.00 69.70 0.00 46.46 
5 Himachal Pradesh 111.86 0.00 0.00 0.00 9.29 
6 Jammu and Kash

mir 
0.00 0.00 0.00 0.00 4.80 

7 Karnataka 482.5 0.00 0.00 0.00 0.00 
8 Kerala 901.5 0.00 273.97 384.00 48.00 
9 Madhya Pradesh 0.00 0.00 191.19 0.00 0.00 
10 Maharashtra 0.00 36.38 0.00 0.00 0.00 
11 Mizoram 136.50 0.00 40.88 0.00 0.00 
12 Manipur 169.49 990.61 164.70 784.85 58.87 
13 Nagaland 244.24 223.67 96.09 0.00 175.15 
14 Punjab 136.50 0.00 0.00 0.00 0.00 
15 Tamilnadu 0.00 392.18 350.25 593.94 0.00 
16 Telangana 746.10 0.00 0.00 0.00 0.00 
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17 Delhi * 179.58 300.18 11.52 0.00 0.00 
  Total 3254.76 1950.78 1203.76 1762.79 452.24 

* Funds released to Government of National Capital Territory of Delhi (GNCTD) 

towards Tax and repairing work of Jasola Hostel.  

 

 

STATEMENT-II 

 Details of Sakhi Niwas (Working Women Hostel) sanctioned for construction 
and construction completed during the last three years period: 

  
S 

No 
Name of State 2021-22 2022-23 2023-24 

Sanctione
d 

Constructe
d* 

Sanctione
d 

Constructe
d* 

Sanctione
d 

Constructe
d* 

1 Andhra Prades
h 

-- -- -- -- -- 01 

2 Chhattisgarh -- 01 -- -- -- -- 
3 Gujarat -- 01         
4 Kerala -- 01 -- -- -- 01 
5 Manipur --   -- 01 -- 01 
6 Mizoram -- 01 -- -- -- -- 
7 Nagaland -- 01 -- -- -- 01 
8 Tamil Nadu 01 -- -- -- -- -- 
  Total 01 05 -- 01 -- 04 

*Construction completed of earlier sanctioned WWH. 

 

STATEMENT-III 

The details of functional Sakhi Niwas (WWH)  

S. No State/UTs Number of Functional 
Sakhi Niwas (WWH) 

1. Andhra Pradesh 23 
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2. Arunachal Pradesh 05 
3. AandN Islands 00 
4. Assam 10 
5. Bihar 00 
6. Chandigarh 06 
7. Chhattisgarh 06 
8. Daman and Diu and Dadra and 

N H 
00 

9. Delhi 15 
10. Goa 00 
11. Gujarat 14 
12. Haryana 07 
13. Himachal Pradesh 06 
14. Jammu and Kashmir 01 
15. Jharkhand 02 
16. Karnataka 62 
17. Kerala 138 
18. Ladakh 00 
19. Lakshadweep 00 
20. Madhya Pradesh 02 
21. Maharashtra 74 
22. Manipur 18 
23. Meghalaya 04 
24. Mizoram 03 
25. Nagaland 11 
26. Odisha 11 
27. Puducherry 04 
28. Punjab 00 
29. Rajasthan 15 
30. Sikkim 01 
31. Tamil Nadu 60 
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32. Telangana 17 
33. Tripura 00 
34. Uttarakhand 00 
35. Uttar Pradesh 08 
36. West Bengal 00 

Total* 523 
* As per information received from States/UTs.  

 

ADDED SUGAR IN BABY FOOD 

*274. SHRIMATI KANIMOZHI KARUNANIDHI:  

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is aware of the recent report by a Swiss NGO alleging 

that Cerelac, a wheat-based baby product of Nestle which is sold in India for six-

month-old babies contains 2.7 grams of added sugar per serving whereas the same 

product in the UK and Germany is sold without added sugar and if so, the details 

thereof;  

(b) the stand of Government on this matter given that World Health Organisation 

(WHO) advises against introducing added sugar before the age of two to prevent 

risks like obesity and chronic diseases;  

(c) the measures taken/proposed to be taken by the Government to regulate added 

sugar levels in baby food products available in the country;  

(d) whether the Government has any plans to frame guidelines or establish 

standards for added sugar in baby foods to align with global health 

recommendations; and  
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(e) if so, the details thereof and if not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND MINISTER OF 

CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): 

(a) to (e) The Food Safety and Standards (Foods for Infant Nutrition) Regulations, 

2020 prescribes the standards for different categories of Infant food and formulae. 

The limits specified for sugars in infant food products in the Food Safety and 

Standards (Foods for Infant Nutrition) Regulations, 2020 is at par with the global 

standards namely Codex Alimentarius Commission, which takes into account the 

recommendation of World Health Organization (WHO) while setting food standards. 

On the basis of media report, suo moto cognizance was taken by Food Safety 

and Standards Authority of India (FSSAI) about a report by the Swiss NGO regarding 

added sugar in wheat based baby product. Inspections were conducted on 

29.04.2024 and 30.04.2024, at manufacturing sites engaged in production of the 

said Infant Food Product in the country. Based on scrutiny of the product, added 

sugar per serving was found to be in compliance with the provisions under Food 

Safety and Standards (Foods for Infant Nutrition) Regulations, 2020.  

 

AIIMS IN JALANDHAR 

*275. SHRI CHARANJIT SINGH CHANNI:  

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 
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(a) whether the Government is considering a proposal to establish a new All India 

Institute of Medical Sciences (AIIMS) in Jalandhar, Punjab given the growing 

healthcare needs and rising cases of non-communicable diseases in the State;  

(b) if so, the details thereof alongwith the timeline fixed for the completion of the 

proposed AIIMS, including the location and estimated budget; and  

(c) if not, the reasons for not prioritizing a new AIIMS in the State of Punjab despite 

the critical need for advanced healthcare facilities in the region? 

THE  MINISTER OF HEALTH AND FAMILY WELFARE; AND MINISTER OF 

CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): 

(a) to (c) Under Pradhan MantriSwasthya Suraksha Yojana (PMSSY), setting up of 

22 All India Institutes of Medical Sciences (AIIMS) has been approved including 

AIIMS at Bathinda in Punjab, which is functional. Further, for strengthening and 

upgrading tertiary healthcare facilities in Punjab, under another component of 

PMSSY, upgradation of following Government Medical Colleges has been 

completed by way of construction of Super Specialty Blocks (SSBs) on Centre-State 

cost sharing basis: (i) Government Medical College, Amritsar and (ii) Government 

Medical College, Patiala. In current phase of PMSSY there is no proposal to 

establish a new AIIMS in Jalandhar, Punjab. 

 

ROLE OF ARTIFICIAL INTELLIGENCE IN BOOSTING PHARMACEUTICAL 
SECTOR 
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*276. SHRI DHAIRYASHEEL SAMBHAJIRAO MANE:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has taken note of the importance of advanced 

technologies such as Artificial Intelligence, Block Chains etc. which can play a major 

role in boosting the pharmaceutical sector in the country;  

(b) if so, the details in this regard and the various steps taken by the Government to 

leverage such technological developments to the sector’s advantage in the country; 

and  

(c) the steps taken by the Government to boost the pharmaceutical sector in the 

country? 

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND MINISTER OF 

CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): 

 (a) and (b): Yes, Department of Pharmaceuticals has taken steps to promote RandD 

in the sector including in the areas of Artificial Intelligence and Machine Learning 

through the Promotion of Research and Innovation in the Pharma-Meditech Sector 

(PRIP) Scheme. Further, NIPERs under the aegis of Dept. of Pharmaceuticals have 

introduced courses that cover topics related to Artificial Intelligence, Machine 

Learning and Blockchain Technology and they also provide training to students in 

AI-based tools to build human resource capacities in these areas for the 

pharmaceutical sector. In addition, the Department of Biotechnology also supports 

the projects for application of Artificial Intelligence for Affordable and Accessible 

Healthcare.  
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(c): The Government of India has undertaken several measures to boost the 

pharmaceutical and medical device sectors, including the implementation of PLI 

Scheme for critical Key Starting Materials, Drug Intermediates and Active 

Pharmaceutical Ingredients; the PLI Scheme for Pharmaceuticals; the PLI Scheme 

for Medical Devices; the Medical Device Parks Scheme; the Bulk Drug Park 

Scheme; Strengthening Medical Device Industry Scheme and PRIP Scheme. 

 

REGULARISATION OF EMPLOYEES UNDER NUHM AND NTEP 

*277. SHRI HARIBHAI PATEL:  

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:  

(a) whether the Government has any plans to regularise the employment of 

temporary employees/officers working under the National Urban Health Mission 

(NUHM) and the National TB Elimination Programme (NTEP) who have been 

serving for over 14-15 years;  

(b) if so, the details of the last annual salary increment provided to these employees 

along with the reasons for the delay in subsequent increments since the salary 

rationalization in 2018;  

(c) whether the Government proposes to provide loyalty bonuses and experience 

bonuses to NUHM and NTEP employees who have served for more than 10 years, 

if so, the details thereof and if not, the reasons therefor;  

(d) the steps taken/proposed to be taken by the Government to increase the annual 

leave from 15 to 30 days and to introduce risk allowances for these employees given 
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the nature of their work with patients having contagious diseases like HIV and TB; 

and  

(e) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND MINISTER OF 

CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): 

(a) to (e) The National Urban Health Mission (NUHM) and National TB Elimination 

Programme (NTEP) are implemented under the aegis of the National Health Mission 

(NHM). All the administrative and personnel matters related to human resources for 

health lie with the respective State/UT Governments. Under National Health Mission 

(NHM), Ministry of  Health and Family Welfare provides financial and technical 

support to States/UTs to strengthen their healthcare systems based on the 

requirements posed by them in their Programme Implementation Plans (PIPs) within 

their overall resource envelope. The provision of timely annual increments, loyalty 

bonus, increase of annual leave and introduction of risk allowance to such personnel 

is the responsibility of the respective State Government. 

 

SCHEME FOR STRENGTHENING MEDICAL DEVICE INDUSTRY 

*278.  SHRIMATI KAMALJEET SEHRAWAT:  

SHRIMATI SHOBHANABEN MAHENDRASINH BARAIYA:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 
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(a) the salient features and objectives of the scheme for strengthening the medical 

device industry; and  

(b) the quantum of financial assistance allocated in this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND MINISTER OF 

CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): 

(a) and (b): The objective of the scheme for Strengthening of medical device 

industry is to provide support in critical areas of the medical device industry, covering 

manufacturing of key components and accessories, skill development, support for 

clinical studies, development of common infrastructure and industry promotion. The 

scheme has an outlay of Rs. 500 crore for a period of three years i.e. from Financial 

Year 2024-25 to FY 2026-27.  The salient features of the scheme are as follows: - 

(i) Common Facilities for Medical Device Clusters: To strengthen existing 

infrastructure by providing financial assistance to medical device clusters for 

creating Common Infrastructure Facilities and to strengthen availability of more 

Medical Device Testing Laboratories in order to boost manufacturing of quality 

medical devices. Total outlay of the sub-scheme is Rs. 110 crore. 

(ii) Marginal Investment Scheme for Reducing Import Dependence: To 

promote domestic production of key components, raw materials and accessories 

used in manufacturing of medical devices, including in-vitro diagnostic devices by 

way of one-time capital subsidy of 10-20%, with a maximum of Rs.10 crore per 

project. Total outlay of the sub-scheme is Rs 180 crore. 
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(iii) Capacity Building and Skill Development in Medical Device Sector: To 

promote education and research in medical devices sector and to ensure availability 

of trained human resource to meet the requirements of the Medical Device Industry. 

Support is provided for Masters’ Courses and diploma/short-term courses in medical 

devices.  Total outlay of the sub-scheme is Rs 100 crore. 

(iv) Medical Device Clinical Studies Support Scheme:   To promote 

manufacturing of quality products with better efficacy and safety. Financial support 

will be provided for animal studies; clinical investigations; post-market clinical follow-

ups and clinical performance evaluation of new-IVDs. Total outlay of the sub-

scheme is Rs 100 crore. 

(v) Medical Device Promotion Scheme: To support medical device industry 

through studies, organizing awareness programs, exhibitions, workshops, creation 

of databases etc. Total outlay of the sub-scheme is Rs 10 crore. 

 

DEVELOPMENT OF CHEMICALS AND PETROCHEMICALS SECTOR 

*279.   SHRIMATI KAMLESH JANGDE: 

SHRI CHANDRA PRAKASH JOSHI:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the initiatives taken by the Government to ensure development of chemical 

and petrochemical sector in various States; 

(b) whether there is any plan to systematically operationalize robust industrial and 

logistic infrastructure in petrochemical sector; 
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(c) if so, the details thereof including the district-wise details of Rajasthan; 

(d) whether the Government has formulated any action plan for industrial 

development in chemicals and petrochemical sector in Janjgir-Champa district of 

Chhattisgarh; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND MINISTER OF 
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): 

(a) to (f): Department of Chemicals and Petrochemicals has been taking various 

measures towards development of the Chemicals and Petrochemical sector. The 

initiatives taken by the Department are indicated below: - 

(i) Petroleum, Chemicals and Petrochemicals Investment Regions 

(PCPIR):Government of India notified the Petroleum, Chemical and Petrochemical 

Investment Region(s) (PCPIR) Policy, 2007 to attract investment and for generation 

of employment in the PCPIR. PCPIR promotes the Chemical and Petrochemical 

sectors in an integrated and environmental friendly manner. PCPIRs are 

conceptualized in cluster-based approach with common infrastructure and support 

services to provide a competitive environment conducive for setting up businesses.  

The common infrastructure to be developed includes Road, Rail, Ports, airports and 

telecommunication, Power connectivity, water supply, Common Effluent Treatment 

Plants etc.  
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Three PCPIRs have been set up at Dahej (Gujarat), Vishakhapatnam–

Kakinada (Andhra Pradesh) and Paradeep (Odisha).  

(ii) Plastic Parks: 10 plastic parks are being set up in different States of the 

country with requisite infrastructure and enabling common facilities as a part of 

Departmental scheme under which the Government of India provides grant funding 

up to 50% of the project cost subject toa ceiling of Rs. 40 Crore per project. The 

objective is toconsolidate and synergize the capacities of downstream plastic 

processing industry tohelp increase investment, production and export in the sector 

as well as generate employment.  

(iii) Central Institute of Petrochemicals Engineering and Technology 

(CIPET):Itis a technical education institution under the Department of Chemicals and 

Petrochemicals, engaged in skill development, technology support, as well as 

academic and research activities for the promotion of the petrochemical and allied 

industry in the country. CIPET has 48 centres spread across the country which 

includes 9 Institute of Plastics Technology (IPTs), 32 Centres for Skilling and 

Technical Support (CSTS), 03 School for Advanced Research in Polymers (SARP) 

and 4 sub-centres. 

(iv) Centres of Excellence: The Scheme for Setting up of Centres of Excellence 

(CoEs) seeks to provide grant-in-aid to educational and research institutions to 

improve existing technology and promotedevelopment of new applications. The 

emphasis is on modernization and upgradation of existing manufacturing processes 
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as well as improving the quality of products. Under the scheme, the Government of 

India provides financial support upto 50 per cent of the total project cost subject to 

an upper limit of Rs. 5.0 Crore. 18 Centres of Excellence have been approved till 

date. 

(v) Chemical Promotion Development Scheme (CPDS): The objective of the 

scheme is to facilitate growth and development of Chemicals and Petrochemicals 

Industry by creation of knowledge products through studies, survey, data banks, 

promotional material as also to facilitate seminars, conferences, and exhibitions to 

facilitate development of the sector. The Scheme also promotes research and 

innovation by awarding outstanding efforts in the field of chemicals and 

petrochemicals.  

(vi) Institute of Pesticide Formulation Technology (IPFT), located at 

Gurugram, Haryana is working for development of user and environment friendly 

new generation pesticide formulation technologies. The institute has been able to 

successfully develop and transfer technologies for safer, efficient and environment 

friendly formulations. IPFT is helping the industries in generation of data as per 

CIBandRC guidelines for bio-efficacy, phytotoxicity and pesticide residues, both for 

agricultural and household formulations. IPFT undertakes Research and 

Development projects along with providing solutions/services to the industry. 

(vii) Central Institute of Petrochemicals Engineering and Technology (CIPET) has 

set up aCentre for Skilling and Technical Support (CIPET: CSTS) at Jaipur, which 
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caters to therequirements of the local plastic and allied industries by providing skill 

development,academics and technical support services. Besides, an Institute of 

PetrochemicalsTechnology (CIPET: IPT) has also been set up at Jaipur, which offers 

specializedB.Tech., M.Tech., and M.Sc. programs and caters to the demand for 

trainedprofessionals in the petrochemicals sector in the region. 

(viii) The Department has approved the setting up of a Plastic Park at Sarora, 

Chhattisgarh, in April, 2021, at a total project cost of Rs. 42.09 crore, including a 

Central grant of Rs. 21.04 crore.Further, CIPET has set up two Centres for Skilling 

and Technical Support (CIPET: CSTS) in Korba and Raipur, to provide skill 

development, academics and technical support services to the local industry. In 

addition, an Institute of Petrochemicals Technology (CIPET: IPT) has been set up in 

Raipur to provide academic and employment-oriented skill development training 

programmes. 

 

DEVELOPMENT OF NEW GREENFIELD PORTS 

*280.    SHRI BAIJAYANT PANDA: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to state: 

(a) whether the Government has any plans to build new greenfield ports across 

the country; 

(b) if so, the details thereof along with number of greenfield ports currently under 

construction and those already operational, State-wise; and 

(c) the amount of funds allocated and utilised for these projects? 
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THE MINISTER OF PORTS, SHIPPING AND WATERWAYS 

(SHRI SARBANANDA SONOWAL): 

(a) and (b) Yes.  The Union Cabinet, in its meeting on June 19, 2024, approved the 

development of a new major Greenfield port at Vadhavan in Maharashtra by 

Vadhavan Port Private Limited (VPPL) with Special Purpose Vehicle (SPV) formed 

by Jawaharlal Nehru Port Authority (JNPA) and Maharashtra Maritime Board, 

Government of Maharashtra with a 74:26 equity shareholding, respectively. The 

estimated project cost is Rs. 76,220 crore.  The port has a natural draft of 20 meters 

and a cumulative capacity of 298 Million Metric Tons (MMT) per annum. Additionally, 

on September 4, 2024, the Government has notified another new major port at 

Galathea Bay in the Andaman and Nicobar Islands. 

(c)  While the Government of India has not earmarked budgetary support for the 

Vadhavan Port, it has been decided that VPPL will fund the project through its own 

resources and Public-Private Partnership (PPP). VPPL has utilised approx. Rs. 170 

crore for the project so far. 

 

UPGRADATION/RENOVATION OF HOSPITALS 

2991. DR. RAJESH MISHRA:  

DR. RAJKUMAR SANGWAN:  

SHRI KALI CHARAN SINGH:  

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of such hospitals that have been upgraded during the last five 

months;  
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(b) the number of such new hospital projects which are under construction;  

(c) the number of such new hospitals which are under the pre-construction phase 

across the country; 

(d) the number of such hospitals which are under the process of modernization, 

upgradation and renovation; and  

(e) the number of hospital projects completed so far? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER OF 

STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (e) The Central Government provides assistance to the State 

Governments/UTs for providing affordable and better health care facilities to people, 

through various schemes including: (a) Pradhan Mantri Swasthya Suraksha Yojana 

(PMSSY), (b) National Health Mission Scheme(NHM) and (c) Pradhan Mantri 

Ayushman Bharat Health Infrastructure Mission (PM-ABHIM). Details of assistance 

given by the Central Government to State Governments under these 3 schemes are 

as under :-  

(a)  Pradhan Mantri Swasthya Suraksha Yojana (PMSSY) has two 

components- (i) Setting up of All India Institute of Medical Sciences (AIIMS); 

and, (ii) Up-gradation of existing Government Medical Colleges/Institutions 

(GMCIs). Setting up of 22 new AIIMS and up-gradation of 75 projects of GMCIs 

have been approved under this Scheme in various phases.  

(b)  Under National Health Mission(NHM) scheme technical and financial 
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support is provided for the building infrastructure through State Program 

Implementation Plan (SPIP) proposed by the States/ UTs. The number of 

Hospitals/Centers for which the financial support was provided during the last 

three years (including the current financial year) for the building infrastructure 

under NHM is given in the enclosed  Statement-I. Further activities of the 

construction and monitoring on progress of works are executed by the 

State/UT administrations. 

(c)   Pradhan Mantri Ayushman Bharat Health Infrastructure Mission (PM-

ABHIM)is a Centrally Sponsored Scheme (CSS) with some Central Sector 

Components(CS). Under the CSS components of this scheme, details of 

activities where support is provisioned to the State/UTs during the scheme 

period 2021-2026 is given in the enclosed  Statement-II.  

        So far as Central Governments hospitals/institutes are concerned, the       

details of works completed/ ongoing are given in the enclosed  Statement-III.  

 

STATEMENT-I 

The number of Hospitals/Centers for which financial support was provided to 
States/Union territories during the last three years including the current 
financial year for the building infrastructure under National Health 
Mission(NHM) is below:  

SN Health Facility 
2022-23 and 
2023-24  

2024-25 Total 

1 District Hospital 95 178 273 

2 Sub-District Hospital 64 72 136 
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3 
Community Health 
Centre 

407 153 560 

4 Primary health care 786 479 1,265 

5 Sub-Centre 4,575 4,416 8,991 

 Total 5,927 5,298 11,225 

 

 

 

STATEMENT-II 

Under the CSS components of the scheme, following are the five activities 
where support is provisioned to the State/UTs during the scheme period 2021-
2026: 

 Construction of 17,788 Building less Sub-Centres as Ayushman 

Bharat- Health andWellness centres, now known as Ayushman 

Arogya Mandir (AAM) 

 Establishment of 11,024 Health and wellness Centres, now 

AAM in Urban areas with a focus on slum and slum like areas are 

envisioned 

 Establishment of 3382 Block Public Health Units (BPHUs) at 

the block level, 

 Establishment of 730 District Integrated Public Health Labs in 

the country, wherein each district will have one such lab. 

 Establishing 602 Critical Care Hospital Blocks in all districts 

with population more than 5 lakhs. 

Administrative approvals have been accorded to States/UTs for FY 2021-22 to 2024-

25 for an amount of Rs. 20451.31 Crores for construction/strengthening of 9594 
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Building less-AAM (Sub Health Centers – Ayushman Arogya Mandir), 3051 U-

AAMs (HWCs), 1324 BPHUs, 504 IPHLs at District level and 395 CCBs. 
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STATEMENT-III 

The details of works completed/ongoing in Central Government 
Hospitals/Institutes are below:  

SN  Hospital Names Works completed Ongoing works  

1. AIIMS, New Delhi New OPD block, 

 Surgical block,  

Mother and Child Block,  

New Private Block, 

Geriatrics Block 

Critical Care and Infectious 

Disease Block,  

Super-Speciality OPD Block,  

Ward block of main hospital 

2. Safdarjung Hospital Sports Injury Centre, 

Makeshift Hospital,  

New Emergency Block,   

Super-Speciality cum 

Private Ward block.  

Dwaraka residential complex 

for nursing personnel.  

3. Dr. Ram Manohar Lohia 

Hospital 

Doctors’ Hostel Block Super Speciality Block 

4. Lady Hardinge Medical 

College and Associated 

Hospitals 

Oncology block,  

Academic block,  

OPD block and IPD block,  

Accidents  and Emergency 

Block 

Kitchen, laundry and Central 

Sterile Supply Department 

5.  North Eastern Indira 

Gandhi Regional Institute 

of Health and Medical 

Sciences, Shillong 

Regional Cancer Centre,  

UG Medical College,  

7 hostels,  

Nursing College  

Critical care Block(CCB) 

under PMABHIM.  

6. Regional Institute of 

Medical Sciences, Imphal 

 

 

                    ----- 

OPD Block,   Blood Bank, 

Casualty Building 

Forensic Building,  

Community Medicine Block, 

Maternity Ward Block, 

Lecture Hall, 
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UG, PG and Nursing Hostels, 

Residential Quarters, 

Critical Care Block(CCB)  

7. Regional Institute of 

Paramedical and Nursing 

Sciences, Aizawl 

Guest House, 

100 bedded Hospital block  

Staff Nurse Quarter 

General Hostel Block 

Residential block,  

Academic Block,  

Indoor Sports Complex, 

Auditorium. 

8 Regional health Training 

Center  Hospital(RHTC), 

Najafgarh 

Hospital Building including 

Administrative Block 

 

 

 

PM-JANAUSHADHI KENDRAS AT RAILWAY STATIONS 

2992.  SHRIMATI POONAMBEN MAADAM:  

          SHRI RAJESHBHAI NARANBHAI CHUDASAMA:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has taken any steps to enhance wellness and 

welfare of passengers and public visiting railway stations and to make available 

quality medicines and consumables to all at affordable prices;  

(b) if so, the details thereof;  

(c) whether the Government has taken any steps to expand PM-Janaushadhi 

Kendra scheme to benefit more passengers and general public;  

(d) if so, the details thereof;  

(e) whether there is any reserve price stipulated by Government for awarding 

contracts of PM-JanaushadhiKendras; and  
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(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a) and (b):To enhance wellness and welfare of passengers and public visiting 

railway stations and make available quality medicines and consumables at 

affordable prices, 77 Jan Aushadhi Kendras (JAKs) have been opened at railway 

stations in different parts of the country till 30.11.2024. List of 77 JAKs is given 

in the enclosed  Statement. 

(c) to (f): Jan Aushadhi Kendras (JAKs) are opened at Railway stations as per 

requirement of Ministry of Railways at locations decided by the Ministry. In case 

of Government hospitals/railway stations, the respective authorities devise a 

mechanism to determine any reserve price/license fee, based on its location. 

The Department does not determine the reserve price for any JAK. 

STATEMENT 

List of 77 JAKs opened in several railway stations in the  country 
Sl. 
No. 

Name of the Railway Station Name of the State 

1 Triupati Railway Station Andra Pradesh  
2 Rangiya Junction Railway Station Assam 
3 Badarpur Railway Station Assam 
4 New Tinsukia Railway Station Assam 
5 Katihar Railway Station Bihar 
6 Patna Junction Railway Station Bihar 
7 Darbhanga Railway Station Bihar 
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8 Samastipur Railway Station  Bihar 
9 Pendra Road Railway Station Chhattisgarh 
10 JanjgirNaila Railway Station Chhattisgarh 
11 Bagbahara Railway Station Chhattisgarh 
12 Bilaspur Railway Station Chhattisgarh 
13 AnandVihar Terminal Railway Station Delhi 
14 Mehsana Railway Station Gujarat  
15 Valsad Junction Railway Station Gujarat  
16 Ankleshwar Junction Gujarat  
17 Rajkot Railway Station Gujarat  
18 Chamdlodiya Railway Station Gujarat  
19 Vapi Railway Station Gujarat  
20 Srinagar Railway Station Jammu and Kashmir 
21 Sini Railway Station Jharkhand 
22 Mysuru Rail Way Station Karnataka 
23 HubballiJuncation Karnataka 
24 Bangarapet Railway Station Karnataka 
25 SMVT Bengaluru Karnataka 
26 Davanagere Railway Station  Karnataka 
27 Palakkad Junction Railway Station Kerala 
28 Madanmahal Railway Station Madhya Pradesh 
29 Bina Railway Station Madhya Pradesh 
30 Nainpur Junction Railway Station Madhya Pradesh 
31 Ratlam Junction Railway Station Madhya Pradesh 
32 Katni Railway Station Madhya Pradesh 
33 Pimpri Railway Station Maharashtra 
34 LokmanyaTilak Terminus Railway Station Maharashtra 
35 Nagbhir Junction Railway Station Maharashtra 
36 Solapur Junction Railway Station Maharashtra 
37 Manmad Junction Railway Station Maharashtra 



 
 
13.12.2024  108
   
 

 

38 
Netaji Subhas Chandra Bose Itwari Railway 
Station 

Maharashtra 

39 Dadar Railway Station Maharashtra 
40 Khurda Road Railway Station Odisha 
41 Puducherry Railway Station Puducherry  
42 Phagwara Railway Station Punjab 
43 Patiala Railway Station Punjab 
44 Bhagat Ki Kothi Junction Railway Station Rajasthan 
45 Durgapura Railway Station Rajasthan 
46 Barmer Railway Station Rajasthan 
47 Falna Railway Station Rajasthan 
48 Dindigul Junction Railway Station Tamil Nadu 
49 Tiruchchirappalli Railway Station Tamil Nadu 
50 Erode Junction Railway Station Tamil Nadu 
51 Nagercoil Junction Railway Station Tamil Nadu 
52 Thanjavur Jn. Railway Station Tamil Nadu 
53 Chengalpattu Railway Station Tamil Nadu  
54 Secunderabad Railway Station Telangana 
55 KachigudaRailay Station Telangana 
56 Agartala Railway Station Tripura  

57 
ViranganaLakshmibai Jhansi Railway 
Station  

Uttar Pardesh 

58 Badshahnagar Railway Station Uttar Pardesh 
59 Bareilly City Railway Station Uttar Pardesh 
60 Lalitpur Railway Station Uttar Pardesh 
61 Farrukhabad Railway Station Uttar Pardesh 
62 Prayagraj Junction Railway Station Uttar Pardesh 
63 Basti Railway Station Uttar Pardesh 
64 Gonda Railway Station Uttar Pardesh 
65 Banaras Railway Station Uttar Pradesh 

66 
Pt. DeenDayalUpadhyaya Railway Station - 
Chandauli 

Uttar Pradesh 



 
 
13.12.2024  109
   
 

 

67 Agra Cantt Railway Station Uttar Pradesh 
68 Lucknow Junction Railway Station (NER) Uttar Pradesh 
69 Mathura Junction Railway Station Uttar Pradesh 
70 Gorakhpur Junction Uttar Pradesh 
71 Kashipur Junction Railway Station Uttarakhand 

72 
YogNagariRishikesh Junction Railway 
Station 

Uttarakhand 

73 Malda Town Railway Station West Bengal 
74 Kharagpur Railway Station West Bengal 
75 Netaji Metro Railway Station West Bengal 
76 Dakshineswar Railway Station West Bengal 
77 New Cooch Behar Railway Station West Bengal 

 

 

DIGITAL HEALTH CARE APPS 

2993. DR. KADIYAM KAVYA: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has any data regarding the Digital Healthcare apps 

currently operational in the country; 

(b) if so, the details thereof and if not, the reasons therefor; 

(c) whether the Government has analyzed the authenticity of such apps; and 

(d) if so, the details thereof and if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (d) Government of India has launched Ayushman Bharat Digital Mission 

(ABDM) which aims to develop the backbone necessary to support the 
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integrated digital health infrastructure of the country and create longitudinal 

electronic health record (EHR) for the citizen.   

Union Health Ministry has notified electronic health record (EHR) 

Standards to promote data standards which can facilitate interoperability of 

healthcare information across various health IT systems. 

National Health Authority (NHA) has issued several guidelines and 

notification to govern the conduct of digital health applications which are 

integrated with ABDM ecosystem. These include Health Data Management 

Policy, Data Privacy Policy and ABDM Health Records (PHR), Mobile App 

Privacy Policy, which set out the minimum standards for data privacy and 

protection.  

NHA has also defined polices and procedures for authenticating digital 

healthcare applications which are part of ABDM ecosystem. Through a sandbox 

environment applications are validated and integrated within ABDM framework 

for facilitating wider use of digital health application across the country.  

  

MENSTRUAL HYGIENE MANAGEMENT IN TAMIL NADU         

2994. SUSHRI S. JOTHIMANI: 

Will the Minister of HEALTH and FAMILY WELFARE be pleased to state: 

(a) whether any workshops were conducted in collaboration with UNICEF on 

Menstrual Hygiene Management in Tamil Nadu during the last five years;  

(b) if so, the details of the number of beneficiaries, year-wise;  
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(c) whether the Government has taken any steps to improve disposal 

mechanisms of menstrual waste for adolescent girls in the State; and 

(d) if so, the details thereof, and if not the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a) and (b) The State of Tamil Nadu implements  the menstrual hygiene 

programme since 2011 with the Directorate of Public Health and Preventive 

Medicine (DPH and PM) being the nodal Department for the same. The 

programme is implemented using funds from both the State Government and 

the National Health Mission. 

Online training and Review meetings are conducted in a coordinated manner 

by the Directorate of Public Health and Preventive Medicine and State NHM. 

The year wise details of beneficiaries covered are as under. 

Year Target 
beneficiaries  

Beneficiaries 
covered 

Percentage 
coverage 

2020-2021 31,63,023 29,73,241 94% 
2021-2022 31,63,023 30,36,502 96% 
2022-2023 43,34,727 43,34,727 100% 
2023-2024 43,34,727 40,10,310 93% 
2024-2025 43,34,727 39,84,199 92% 

As per the information received from the State of Tamil Nadu, UNICEF has not 

been involved in Menstrual Hygiene Management Programme in the State so 

far. 
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(c)  and (d)  The Menstrual Hygiene Scheme is implemented to increase 

awareness on menstrual hygiene,  increase access to sanitary napkins by 

adolescent girls and  promote safe disposal of sanitary napkins in an 

environmentally friendly manner like deep pit burial ,burning, incinerators after 

due environmental clearances. 

Information Education and Communication material developed by the 

Ministry of Health creates awareness on healthy practices during menstruation 

and safe disposal of menstrual hygiene products. 

The Menstrual Hygiene Policy for school going girls focusses on availability 

and accessibility of safe and low-cost menstrual hygiene products in all 

Government and Government-aided schools for girls. Further, it incorporates 

important aspects as sustainable and environment friendly menstrual waste 

disposal practices in schools, such as the use of menstrual waste 

bins/receptacles, deep burial, or other safe methods by establishing functional 

linkages with relevant departments and collaboration with local authorities to 

streamline menstrual waste management. 

 

LABELLING OF PROCESSING INGREDIENTS IN FOOD PRODUCTS 

2995. ADV. FRANCIS GEORGE: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the measures taken/proposed to be taken by the Government to ensure clear 

and easy-to-understand labelling of processing ingredients, chemicals, dyes, 
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and other substances in food products to make consumers aware of what they 

consume; and 

(b) the steps being implemented to prevent brands from misleading consumers 

through false advertising and to ensure the quality of products used to produce 

edible goods? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) and (b): Food Safety and Standards Authority of India (FSSAI) has notified 

Food Safety and Standards (Labelling and Display) Regulations, 2020 

prescribing requirements for labelling of packaged food. The Regulation requires 

display of nutrients and their contribution to Recommended Daily Allowance 

(RDA) in percentage at the back of the pack as Nutritional Information to enable 

consumers to make informed choice. These regulations mandate clear and 

detailed labelling and display requirements for food products such as Nutritional 

Information, List of Ingredients, FSSAI logo and license number, Net quantity, 

Weight, volume, or count of the product, Batch number/lot code, Manufacturing 

and expiry dates. Vegetarian/non-vegetarian logo etc on the labelas an informed 

choice to the consumer. 

Further, Section 24 of the Food Safety and Standards Act, 2006 

prescribes the ‘Restrictions of advertisement and prohibition as to unfair trade 
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practices’ and Section 53 prescribes the ‘Penalty for misleading advertisement’ 

ensuring the quality of food products. 

Also, FSSAI has established the Food Safety and Standards (Advertising 

and Claims) Regulation, 2018, to address issues related to misleading claims, 

labelling and advertisements. These regulations are designed to ensure 

accurate and responsible advertising in the food industry. This regulation 

ensures that food-related advertisements and claims are accurate, non-

deceptive, and align with food safety standards. It governs claims related to 

nutrition, health benefits, and labeling to prevent misleading information and 

safeguard consumer interests.  

 

जन औषिध क¤ þ 

2996. डॉ. ÿशांत यादवराव पडोलेः    

³या रसायन और उवªरक मंýी यह बताने कì कृपा कर¤गे िक : 

(क) āांडेड दवाओ ं कì तुलना म¤ जन औषिध केÆþŌ (जेएके) पर उपलÊध औषिधयŌ कì 

ÿभावकाåरता सबंंधी åरपोटª  का Êयौरा ³या है; 

(ख) úामीण और शहरी ±ेýŌ म¤ जन औषिध केÆþŌ कì उपलÊधता म¤ पाई गई असमानताओ ंसंबंधी 

Êयौरा ³या है औरऐसी असमानताओ ंको दूर करने के िलए सरकार Ĭारा ³या कदम उठाए गए ह§; 

और 

(ग) उन रोगŌ के नाम ³या ह§ िजनके िलए जन औषिध केÆþŌ पर सबसे अिधक दवाओ ंकì िबøì 

हòई? 
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ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ 

राºय मýंी (®ीमती अनुिÿया पटेल):  

(क): ÿधानमंýी भारतीय जन औषिध पåरयोजना (पीएमबीजेपी) के तहत, दवाइयां केवल िवĵ 

ÖवाÖÃय संगठन-उ°म िविनमाªण पĦित (डÊÐयूएचओ-जीएमपी) ÿमािणत आपूितªकताªओ ंसे खरीदी 

जाती ह§। औषिधयŌ के ÿÂयेक बैच का परी±ण राÕůीय परी±ण और अशंशोधन ÿयोगशाला 

(एनएबीएल) Ĭारा माÆयता ÿाĮ ÿयोगशालाओ ंम¤ िकया जाता है। गणुव°ा परी±ण पास करने के 

पĲात दवाओ ंको जन औषिध क¤ þŌ पर भेज िदया जाता है। 

(ख): जन औषिध क¤ þ (जेएके) úामीण और शहरी दोनŌ ±ेýŌ के उīिमयŌ स ेÿाĮ आवेदनŌ के 

आधार पर खोले जाते ह§। úामीण ±ेýŌ म¤ दवाओ ंकì पहòचँ बढ़ाने के िलए, जन औषिध ने ÿाथिमक 

कृिष सहकारी सिमितयŌ (पीएसीएस) के माÅयम से जन औषिध क¤ þ खोलने के िलए सहकारी ±ेý 

के साथ साझेदारी कì है। 30 नवंबर, 2024तक, 2690 से अिधक पीएसीएस को ÿारिंभक Öवीकृित 

दी गई है और पीएसीएस म¤ 687 क¤ þ खोले गए ह§। 

(ग): पीएमबीजेपी के तहत 2047 ÿकार कì दवाइयŌ और 300 सिजªकÐस/उपकरणŌ को उÂपाद 

टोकरी म¤ शािमल िकया गया है, िजसम¤ सभी ÿमुख िचिकÂसीय समूह जैसे कािडªयोवÖैकुलर, क§ सर-

रोधी, मधुमेह-रोधी, एटंी-इंफेि³टÓस, एटंी-एलिजªक, गैÖůो-इंटेÖटाइनल दवाए,ं ÆयूůाÖयिुटकÐस 

आिद शािमल ह§। िपछले एक वषª म¤ पीएमबीआई Ĭारा कì गई िबøì के संदभª म¤ शीषª 3 िचिकÂसीय 

समूहŌ का िववरण िनÌनानुसार है:- 

िपछल ेएक वषª म¤ िबøì के सदंभª म¤ शीषª 3 िचिकÂसीय समूहŌ का िववरण  
(01.12.2023 से 30.11.2024 तक) 
øम स.ं िचिकÂसीय समूह का नाम िपछले एक वषª म¤ िबøì योगदान % म¤ 
1. मधुमेह-रोधी 23% 
2. Ńदयवािहका ÿणाली 19% 
3. गैÖůोइंटेÖटाइनल 9% 

 

 

MEDICAL COLLEGES IN ANDHRA PRADESH 
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2997.  DR. BYREDDY SHABARI: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to set up medical colleges in every district 

in Government and private sectors in the country including tribal areas 

particularly in Andhra Pradesh; 

(b) if so, the details thereof and the time by which the said colleges are likely to 

be set up State/UT-wise; and 

(c) the steps taken by the Government to make health more inclusive and 

affordable for ordinary citizens of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a) to (c): The Ministry of Health and Family Welfare administers a Centrally 

Sponsored Scheme (CSS) for ‘Establishment of new medical colleges attached 

with existing district/referral hospitals’ with preference to underserved areas and 

aspirational districts, where there is no existing Government or private medical 

college. The fund sharing mechanism between the Centre and State 

Governments is in the ratio of 90:10 for North Eastern and Special Category 

States, and 60:40 for others. Under the Scheme, all the envisaged 157 

Government medical colleges have already been approved including 38 medical 

colleges in tribal districts. Further, under this scheme, 03 medical colleges 

(Piduguralla, Paderu and Machilipatnam) have also been approved in Andhra 
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Pradesh. Out of those, medical colleges at Paderu and Machilipatnam are 

functional.  

National Health Mission (NHM) envisages universal access to equitable, 

affordable andquality health care services that are accountable and responsive 

to people’s needs by supporting the States/UTs in providing financial and 

technical support for accessible, affordable and quality healthcare, especially to 

the poor and vulnerable sections in urban, rural, and tribal/hilly areas. 

In February 2018, the Government of India announced establishment of 

1,50,000 Ayushman Arogya Mandirs (AAMs) erstwhile Ayushman Bharat Health 

and Wellness Centres (AB-HWCs), across the country by December 2022. As 

updated by the States/UTs in AAM portal, a total of 1,74,966 Ayushman Arogya 

Mandirs have been established and operationalized till 31.10.2024, by 

transforming existing Sub-Health Centres (SHC) and Primary Health Centres 

(PHC) in rural and urban areas to deliver the expanded range of comprehensive 

primary healthcare services with complete 12 package of services that includes 

preventive, promotive, curative, palliative and rehabilitative services which are 

universal, free, and closer to the community. 

The teleconsultation services, available at operational AAMs, enables 

people to access the specialist services closer to their homes addressing 

concerns of physical accessibility, saving cost to care, shortage of service 

providers and to ensure continuum of care. Total teleconsultation conducted at 
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Ayushman Arogya Mandir including Ayushman Melas are 29.66 cr as on 

31.10.2024. 

PM-Ayushman Bharat Health Infrastructure Mission (PM-ABHIM) was 

launched by Hon'ble Prime Minister of India for an amount of Rs.64,180 crore. 

The measures under the PM-ABHIM focus on developing capacities of health 

systems and institutions across the continuum of care at all levels, primary, 

secondary and tertiary, to prepare health systems in responding effectively to 

the current and future pandemics /disasters. 

This Ministry supports ‘Free Diagnostics Service Initiative’ programme 

under NHM with the aim to provide accessible and affordable pathological and 

radiological diagnostics services closer to the community, which in turn reduces 

the Out-of-Pocket Expenditure (OOPE). Diagnostics services are provided free 

of cost at all levels of public health facilities (14 tests at Sub Centers, 63 at 

Primary Health Centers, 97 at Community Health Centres, 111 test at Sub 

District Hospitals and 134 tests at District Hospitals). 

To ensure availability of essential drugs and reduce the OOPE of the 

patients visiting the public health facilities, Government has rolled out the Free 

Drugs Service Initiative under NHM. This includes financial support to 

States/UTs for 106 drugs at SHC level, 172 at PHC level, 300 at CHC level, 318 

at SDH level and 381 drugs at district Hospitals. 

 

INFRASTRUCTURE AT COURT COMPLEXES 
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2998. SUSHRI SAYANI GHOSH: 

 Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether it is a fact that court complexes across the country are lacking in 

basic facilities such as separate toilets for ladies, separate record rooms, library, 

and medical facilities, if so, the details thereof; 

(b) the measures undertaken by the Government and the funds released to 

States for improvement in the basic infrastructure in the last five years, State-

wise; 

(c) whether it is true that only 27% of courtrooms have computers placed for 

video conferencing, if so, the steps taken by the Government in this regard; and 

(d) whether the Government is considering establishing the National Judicial 

Infrastructure Authority of India, if so, the progress made so far in this regard? 

 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE  IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 

(a) and (b): The primary responsibility of development of infrastructure facilities for 

judiciary rests with the State Governments. However, to augment the resources of the 

State and UT Governments, the Central Government has been implementing a 

Centrally Sponsored Scheme (CSS) for the Development of Infrastructure Facilities 

for the district and subordinate judiciary since 1993-94, by providing financial 

assistance to them in the prescribed fund-sharing pattern between the Centre and 
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States. There are five components covered under the scheme, viz., court hall, 

residential units, lawyers’ halls, toilet complexes and digital computer rooms for the 

convenience of lawyers and litigants. The data on state-wise availability of separate 

toilets for women, separate record rooms, library, and medical facilities etc. is not 

compiled centrally. 

As on date Rs. 11,758 crore has been released under the Centrally Sponsored 

Scheme (CSS) for the Development of Judicial Infrastructure since its inception in 

1993-94. 21,977 court halls and 19,697 residential units have been constructed in the 

district and subordinate courts under the scheme as on date. Another, 3,165 Court 

Halls and 2,618 residential units are currently under construction. The details of the 

funds released to the State/UTs during last five years is given in the enclosed 

Statement. 

The Department of Justice, Ministry of Law and Justice, Government of India is 

also implementing the eCourts Project in a decentralized manner, through the 

respective High Courts in close coordination with the eCommittee of Supreme Court 

of India. In the last 5 years, (from financial year 2019-20 to 2024-25) Rs. 2457.31 

crore has been released under the eCourts Mission Mode Project. The Government 

has taken the following measures/e-initiatives under the eCourts Project, to make 

justice accessible and available for all: - 

i.      Under the Wide Area Network (WAN) Project, connectivity has been 

provided to 99.5% of total Court Complexes across India with 10 Mbps to 100 

Mbps bandwidth speed. 
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 ii.    National Judicial Data Grid (NJDG) is a database of orders, judgments, and 

cases, created as an online platform under the eCourts Project. It provides 

information relating to judicial proceedings/decisions of all computerized district 

and subordinate courts of the country. Litigants can access case information and 

more than 27.64 crore orders / judgments (as on date). 

 iii.   Case Information Software (CIS) based on customized Free and Open 

Source Software (FOSS) has been developed. Currently CIS National Core 

Version 3.2 is being implemented in District Courts and the CIS National Core 

Version 1.0 is being implemented for the High Courts. 

 iv.    As part of eCourts project, 7 platforms have been created to provide real 

time information on case status, cause lists, judgements etc. to lawyers/Litigants 

through SMS Push and Pull (Over 4 lakhs SMS sent daily), Email (Over 6 lakhs 

sent daily), multilingual eCourts services Portal (35 lakh hits daily), JSC (Judicial 

Service centres) and Info Kiosks. In addition, Electronic Case Management 

Tools (ECMT) have been created with Mobile App for lawyers (total 2.69 crore 

downloads till 31.10.2024) and JustIS app for judges (20,719 downloads till 

31.10.2024).   

v.     Virtual Courts in 21 States/UTs have been operationalized to handle traffic 

challan cases. Over 6 crore cases (6,00,29,546) have been handled by these 

virtual courts and in more than 62 lakhs (62,97,544) cases, online fine of more 

than Rs. 649.81 crores have been realized till 31.10.2024.  
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vi.    e-filing system (version 3.0) has been rolled out with upgraded features for 

lawyers to access and upload documents related to the cases from any location 

24X7. 

vii.    e-Filing of cases requires the option for electronic payment of fees which 

includes court fees, fines and penalties which are directly payable to the 

Consolidated Fund. Therefore e-Payment system was launched for hassle free 

transfer of fee etc. 

viii.    To bridge the digital divide, 1394 eSewa Kendras (Facilitation Centres) in 

District Courts and 36 eSewa Kendras (Facilitation Centres) in High Courts have 

been rolled out to provide citizen centric services to lawyers and litigants. It also 

assists the litigants in accessing online e-Courts services and acts as a saviour 

for those who cannot afford the technology or are located in far-flung areas. It 

also aids to addresses the challenges caused by illiteracy among citizens at 

large. It will provide benefits in saving time, avoidance of exertion, travelling long 

distances, and saving cost by offering facilities of e-filing of cases across the 

country, to conduct the hearing virtually, scanning, accessing e-Courts services 

etc. 

 ix.   National Service and Tracking of Electronic Processes (NSTEP) has been 

launched for technology enabled process serving and issuing of summons. It has 

currently been implemented in 28 States/ UTs. 

x.  A new “Judgment Search” portal has been started with features such as 

search by Bench, Case Type, Case Number, Year, Petitioner/ Respondent 



 
 
13.12.2024  123
   
 

 

Name, Judge Name, Act, Section, Decision: From Date, To Date and Full Text 

Search. This facility is being provided free of cost to all. 

Further, eCourts Phase III (2023-2027) has been approved by the Cabinet in 

Sep’2023 at an outlay of ₹7,210 crore, which is over four times the funding for Phase 

II. The project envisages various new digital initiatives such as establishment of Digital 

and Paperless Courts that aim to bring court proceedings under a digital format in a 

court, digitization of court records both legacy records and pending cases, expansion 

of video conferencing facilities to courts, jails and hospitals, scope of online courts 

beyond adjudication of traffic violations, saturation of all court complexes with eSewa 

kendras, state of the art and latest Cloud based data repository for easy retrieval and 

supporting the digitized court records, software applications, live streaming, and 

electronic evidence, use of emerging technologies like Artificial Intelligence and its 

subsets like Optical Character Recognition (OCR) for analysis of case pendency, 

forecasting future litigation, etc. Thus, the efforts of the Government of integrating 

technology with the governance may prove to be a game changer in eCourts Phase 

III, ensuring ease of justice by making the Court experience convenient, inexpensive 

and hassle free to all the citizens of the country. Under eCourts Phase III, in financial 

year 2023-24, an amount of Rs. 825 crores were allotted and an expenditure of Rs 

768.25 Cr (93.11%) was incurred. During FY 24-25, an allocation of Rs 1500 Cr. in 

the Budget Estimate (BE) has been received, out of which Rs. 1232.19 Cr has already 

been released to the various High Courts. 
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(c):  Video conferencing (VC) emerged as the mainstay of the courts during the 

Covid lockdown period as physical hearings and normal court proceedings in the 

congregational mode were not possible. To bring uniformity and standardization in the 

conduct of VC, an overarching order was passed by the Supreme Court of India on 

6th April 2020, which gave legal sanctity and validity to the court hearings done 

through VC. Further, VC rules were framed by a 5-Judge Committee of the Supreme 

Court, which were circulated to all the High Courts for adoption after local 

contextualization. These are available on the website of the eCommittee, Supreme 

Court of India. All the High Courts, except High Court of Madras, have adopted Video 

Conferencing rules. The High Court of Madras has its own VC rules, similar to earlier 

circulated rules. 

During Phase I of the e-Courts Project, video conferencing facility has been 

operationalised between 488 court complexes and 342 corresponding jails. In eCourts 

Phase II of the project, one video conference equipment each has been provided to 

all Court Complexes including taluk level courts and funds have been sanctioned for 

additional VC equipment for 14,443 court rooms. Funds for setting up 2506 VC Cabins 

have been made. VC facilities are already enabled between 3240 court complexes 

and corresponding 1272 jails. Further, under Phase III, there is a provision for 

enhancing and upgrading the available infrastructure of Video Conferencing in 10200 

establishments including 500 Jails, 700 District Government Hospitals and 9000 

Courts at an amount of Rs. 228.48 crore. 

(d): No such proposal is under consideration. 
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STATEMENT 
 

STATE/UT-WISE RELEASE OF FUNDS DURING THE LAST FIVE YEARS UNDER THE 

CENTRALLY SPONSORED SCHEME (CSS)  

                                                                                                  (Rs. in crore) 

Sl No. Name of the 

State/Uts 

Releases in 

2019-20 

Releases in 

2020-21 

Releases in 

2021-22 

Releases in 

2022-23 

Releases in 

2023-24 

Release in 

2024-25 

1 A and N Islands 0.17 0.35 0.46 0.00 0.49 0.00 

2 Arunachal Pradesh 2.69 5.00 4.09 32.38 0.00 6.24 

3 Andhra Pradesh 20.00 10.28 0.00 22.50 49.82 0.00 

4 Assam 36.54 25.00 27.40 25.00 40.00 19.10 

5 Bihar 87.62 65.72 0.00 0.00 67.45 77.97 

6 Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00 

7 Chhattisgarh 19.83 7.84 0.00 60.00 6.69 34.35 

8 Dadra and NH 0.00 0.00 0.00 0.00 0.00 0.00 

9 Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

10 Delhi 48.52 45.00 30.00 0.00 0.00 16.50 

11 Goa 4.06 3.80 3.20 25.00 1.53 3.52 

12 Gujarat 16.49 13.50 0.00 6.22 95.62 25.67 

13 Haryana 14.06 22.00 0.00 0.00 20.10 0.00 

14 Himachal Pradesh 5.72 5.50 0.00 0.00 6.00 13.62 

15 Jammu and 

Kashmir 
15.00 6.65 20.00 12.60 12.00 31.50 

16 Jharkhand 13.74 9.05 6.00 16.51 40.81 0.00 

17 Karnataka 44.04 29.72 27.00 82.01 133.16 18.43 

18 Kerala 15.82 13.00 50.00 0.00 7.00 15.89 

19 Ladakh 0.00 0.00 0.00 0.00 1.40 5.50 

20 Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 

21 Madhya Pradesh 66.90 45.60 55.00 125.00 104.00 36.40 

22 Maharashtra 61.09 23.11 18.00 100.00 119.53 95.16 

23 Manipur 9.66 5.00 0.00 12.85 0.00 3.71 

24 Meghalaya 22.85 7.71 28.02 50.00 33.72 33.79 
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25 Mizoram 5.24 5.00 9.50 0.00 8.86 3.77 

26 Nagaland 3.42 5.00 13.27 0.00 4.39 2.00 

27 Odisha 35.69 0.00 0.00 31.49 30.88 34.48 

28 Puducherry 3.31 0.00 0.00 9.55 0.00 0.00 

29 Punjab 39.78 16.48 16.50 12.50 18.42 0.00 

30 Rajasthan 64.21 29.90 41.50 71.66 80.41 32.30 

31 Sikkim 2.78 2.95 0.00 2.27 2.70 0.00 

32 Tamil Nadu 38.71 18.17 35.66 133.85 0.00 61.27 

33 Telangana 5.65 16.00 0.00 26.61 0.00 0.00 

34 Tripura 18.82 7.74 0.00 0.00 40.49 20.00 

35 Uttar Pradesh 169.66 111.00 219.00 0.00 102.96 174.12 

36 Uttarakhand 28.50 5.86 80.00 0.00 13.75 46.14 

37 West Bengal 61.43 31.07 0.00 0.00 18.00 22.22 

Total 982.00 593.00 684.60 858.00 1060.18 833.65 

 

 

APPOINTMENT OF NOTARIES 

 2999.      SHRI CAPTAIN VIRIATO FERNANDES: 

Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) the list of candidates selected in the year 2024 for Notaries from Goa; 

(b) whether a ‘Certificate of Practice’ is issued to selected candidates, if not, the 

reasons therefor; 

(c) the start date of the application process for Notary positions; 

(d) whether the candidates are informed about their selection, if so, the details 

thereof; and 

(e) whether applications for renewal of Notary are license pending with the 

Government, if so, the details thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 
MINISTER OF STATE  IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI ARJUN RAM MEGHWAL): 

 (a):  The Central Government has decided to provisionally appoint 296 

legal practitioners as Notaries in the State of Goa vide Notice dated 15th March, 

2024. 

(b):  As on 9.12.2024, 4453 digitally signed Certificates of Practice have 

been issued through the Notary Portal to the candidates of various States 

selected by the Central Government for appointment as Notaries in the year 

2024. As regards the candidates selected for appointment as Notaries in the 

State of Goa, the report of verification of their particulars has not yet been 

received from the Bar Council of Maharashtra and Goa. 

(c):  The candidates whose online applications were received between 

25.08.2018 and 31.03.2023 were called for interview for selection and 

appointment as Notary. 

(d):  A public notice dated 15th March 2024 was published on the website 

of the Department of Legal Affairs regarding selection of candidates for 

provisional appointment as Notaries in Goa. 

(e):  Renewal of Certificate of Practice as a Notary is a continuous process 

and applications for renewal received in the Department of Legal Affairs are 

attended to and disposed of in a routine manner. 

 

PROMOTION OF ORGAN AND TISSUE DONATION 
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3000.    SHRI RAJU BISTA: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the steps taken/proposed to be taken by the Government to promote 

organ and tissue donation and transplant in the country during the last ten years; 

(b) the steps taken/proposed to be taken by the Government during the last 

ten years to make organ and tissue transplantation affordable; 

(c)  the steps taken/proposed to be taken by the Government to eliminate 

organ and tissue trafficking since 2014; and 

(d) whether the Government has details of the organs and tissue donation 

and transplantation since 2014 and if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) The Ministry of Health and Family Welfare has taken following steps to 

promote organ and tissue donation and transplant in the country during the last 

ten years: 

 

 Implementation of National Organ Transplant program (NOTP), which 

aims to improve access to organ transplantation for needy citizens of the 

country by enhancing awareness about deceased organ donation, 

organizing an efficient mechanism for organ procurement and distribution 

for transplantation, strengthening public sector infrastructure, training of 

manpower etc. ; 
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 Under NOTP, a three-tiered network has been set up with dedicated 

institutions at three levels: one National Organ and Tissue Transplant 

Organization (NOTTO), five Regional Organ and Tissue Transplant 

Organizations (ROTTOs), and 21 State Organ and Tissue Transplant 

Organizations (SOTTOs). Currently, over 900 institutions and hospitals 

involved in organ/tissue transplantation, organ retrieval and tissue banking 

are linked with the network ; 

 Activities are organized across the country for generating awareness, 

such as celebration of Indian Organ Donation Day annually, seminars, 

webinars, workshops, debates, sports events, walkathons, marathons, 

nukkad natak, legal symposium, NOTTO Scientific Dialogue etc. ; 

 The government engages with various stakeholders like Government 

Ministries and Departments, legal representatives, medical and 

paramedical professionals, corporates, police personnel, various NGOs, 

school and college students, community-based organizations etc. to 

enhance awareness on Brain Stem Death and Organ Donation. Regular 

programs are organized with school children for imparting knowledge about 

organ donation. Special campaigns for improving awareness, pledge 

registration and competitions through MyGov have been conducted. 

NOTTO promotes organ donation through talks by experts and program 
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officers on TV, Radio and other audio-visual media, social media, print 

media etc. ; 

 Display boards on organ donation are exhibited outside ICUs and other 

strategic locations in the transplant/retrieval hospitals ; 

 Angdaan Mahotsav was organized during the month of July, 2023 

involving all Central Ministries and State/UT Governments wherein various 

awareness and organ donation pledging activities and competitions 

through MyGov platforms were undertaken. Organ donation is promoted 

every year through India International Trade Fair and it was recently 

promoted during the G-20 events. To improve the outreach of awareness 

till village level, organ donation was promoted during Sewa Pakhwada, 

Ayushman Bhava initiative, Viksit Bharat Sankalp Yatra etc. in the year 

2023 ; 

 In 2024, Angdaan Jan Jagrukta Abhiyaanhas been initiated, wherein 

Organ Donation Month has been observedin July. Campaign activities have 

been carried out through Ministries/Departments of Union Government, 

State Governments, Medical colleges and Hospitals, NGOs, and other 

organizations. The 14th Indian Organ Donation Day was organized on 3rd 

August, 2024 wherein families of deceased organ donors were felicitated, 

and awards were distributed for exemplary contributions in the field of organ 

donation and transplantation. During the event, the Annual Report of 
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NOTTO, Standard operative procedures (SOPs) for organ transport, and 

the NOTTO e-newsletter were also released ; 

 A website (www.notto.mohfw.gov.in) has been launched, along with 

establishment of a 24x7 call-centre with a toll free helpline number 

(1800114770) to provide information, tele-counseling and to help in 

coordination for organ donation ; 

 In September 2023, an Aadhar-linked digital web portal 

(notto.abdm.gov.in) has been launched to facilitate the registration of organ 

and tissue donation pledges. As on date, over 2 lakh citizens have pledged 

to donate their organs and tissues after death ; 

 Under NOTP, grants are provided to States/UTs for the establishment of 

ROTTOs/SOTTOs, augmentation of infrastructure in public sector such as 

Organ Transplant/Retrieval Centers/Tissue Banks, hiring of Transplant 

Coordinators by Medical Colleges and Trauma Centers, maintenance of 

deceased donors, organ transport, post-transplant immune-suppressant 

medicines, awareness initiatives, training and capacity building programs 

etc. ; 

 A grant of Rs. 10,000/- is provided for the dignified funeral of each 

deceased donor. States/UTs have also been requested to felicitate 

deceased organ donors and theirfamily members by presenting a shawl, 

certificate and flowers as a mark of respect to deceased organ donors at 
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the time of donation, for which an additional grant of Rs. 1,000/- per donor 

is provided under NOTP ; 

 For ensuring a uniform organ transport policy, the SOPs for organ 

transport were launched on 3rd August, 2024, on the occasion of 14th 

Indian Organ Donation Day. 

(b) The Ministry of Health and Family Welfare has taken following steps to 

make organ and tissue transplantation affordable during the last ten years: 

 Several tertiary-level institutions, including new AIIMS, AIIMS-like 

institutions, andsuper-specialty blocks within medical colleges have been 

established to strengthen the infrastructure for organ donation and 

transplantation in the public sector. Under NOTP, grants are provided to 

States/UTs to create and upgrade facilities for organ retrieval, 

transplantation, and tissue banking ; 

 The kidney transplantation package has been included under Pradhan 

Mantri Jan Arogya Yojana (PM-JAY) scheme of Ayushman Bharat. 

Furthermore, under Rashtriya Arogya Nidhi (RAN), financial support of up 

to Rs. 15 lakh is provided to patients who are below poverty line for heart, 

lung, liver, kidney, and other organ transplants ; 

 Under NOTP, financial support of upto Rs. 10,000/- per patient per month 

is provided to transplant recipients towards immunosuppressant medicines. 

(c) ‘Health’ and ‘Law and Order’ are State subjects. Thus, it is primarily the 

responsibility of the State Government / UT Administration to take action for 
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prevention and control of organ trade and monitor the same. The 

Transplantation of Human Organs and Tissues Act (THOTA), 1994 provides for 

an appropriate authority to be appointed by every State for investigating any 

complaint or breach of any of the provisions of this act, or any of the rules 

thereunder.  The State Appropriate Authority shall, for the purposes of this act, 

have all the powers of a civil court to try a suit under the Code of Civil Procedure, 

1908(5 of 1908).  

However, the following steps have been taken by the Government to curb illegal 

organ transplants: 

• NOTTO, a national apex level organization has been set up in 

pursuance of the mandate given to Central Government under THOTA 

1994, for establishing a network for procurement and distribution of 

organs and tissues and to maintain a national registry for surveillance of 

organ donation and transplantation in the country. States/UTs have been 

requested to ensure that every hospital performing organ transplantation 

or retrieval needs to be linked to the website of NOTTO and data related 

to both deceased and living donors and recipients of transplants is 

required to be uploaded in the National Registry maintained by NOTTO. 

Further, each donor and recipient of human organ will have a unique 

NOTTO ID in cases of both deceased as well as living donor transplant 

and the same is to be generated by the concerned Hospitals. 
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• NOTTO, along with ROTTOs, SOTTOs and other institutions 

organize awareness programs across the country to disseminate 

information about provisions of The Transplantation of Human Organs 

and Tissues Act and rules, so that people are cognizant towards the 

Government recognized process of organ donation permitted by the law, 

along with the illegality and repercussions associated with indulgence in 

organ trade, in order to make it easy for them to comply with the 

provisions of law. 

• All States/UTs have been advised to constitute an Advisory 

Committee as per provisions of the THOTA, 1994 to aid and advise the 

Appropriate Authority in discharging its functions of controlling illegal 

organ transplant activities. 

• A letter was sent by Ministry of Health and Family Welfare to 

Ministry of External Affairs (MEA) after which, a note verbale has been 

circulated by MEA to all the Embassies/ Foreign Missions in India 

apprising them about the legal provisions of organ transplant Act in India 

so as to prevent illegal organ transplants involving foreigners. Rules for 

transplants involving foreigners have been shared with Ministry of 

External Affairs for dissemination to Indian Missions abroad and the same 

have also been displayed on ports and Airports. 
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• The specific rules, guidelines and legal requirements that regulate 

transplantation in India, have been disseminated to all foreign diplomatic 

missions based in India for their information and further dissemination to 

their respective citizens seeking transplantation treatment in India. 

(d) The number of organ transplants and donations in the country from 2014 

to 2023 is as follows: 

Year Total Organ Transplants Total Organ Donations 
2014 6916 6294 
2015 8348 7355 
2016 9022 7687 
2017 9539 8202 
2018 10340 8961 
2019 12666 11323 
2020 7443 6812 
2021 12259 11198 
2022 16041 14300 
2023 18378 16542 

 

As per information provided by the States/UTs, the number of tissue transplants 

and donations in the country from 2018 to 2023 is as follows: 

Year Total Tissue Transplants Total Tissue 
Donations 

2018 6403 8996 
2019 7416 11719 
2020 2578 3831 
2021 5208 5831 
2022 6050 8918 
2023 2910 6918 
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INDIGENOUS CERVICAL CANCER VACCINATION 

3001. SHRI TEJASVI SURYA: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the statistical date of lmplementation of the National Programme For 

Prevention and Control of Cancer, Diabetes, Cardiovascular Disease and Stroke 

(NPCDCS); 

(b) the details of the status of research and development of Indigenous Cervical 

Cancer Vaccination; 

(c) whether the Government  has any plan to include immunization of 9-14 year 

old adolescent girl children with cervical cancer vaccination / HPV vaccine under 

the Universal Immunization Programme (UIP) and if so, the details thereof; 

(d) the steps taken/being taken by the Government to ensure the success of the 

program across the country; 

(e) whether the Government is planning to start breast cancer screening as a 

countrywide population-based screening at the Primary Health Centre (PHC) 

level under the National Health Mission and if so, the details thereof; and 

(f) the steps taken by the Government to reduce tobacco usage and promote 

cancer prevention in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

(SHRI PRATAPRAO GANPATRAO JADHAV): 
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(a): The Department of Health and Family Welfare, Government of India 

provides technical and financial support to the States/UTs under the National 

Programme for Prevention and Control of Non-Communicable Diseases (NP-

NCD) as part of National Health Mission (NHM) since 2010. The programme 

focusses on strengthening infrastructure, human resource development, early 

diagnosis, referral to an appropriate level of healthcare facility for treatment and 

management and health promotion and awareness generation for prevention 

of Non Communicable Diseases (NCDs). Under NP-NCD, 770 District NCD 

Clinics, 372 District Day Care Centres, 233 Cardiac Care units and 6410 

Community Health Center NCD Clinics have been set up.  

(b):“CERVAVAC” is India’s first indigenously developed vaccine for the 

prevention of cervical cancer.  

(c) and (d): Human Papilloma Virus (HPV) vaccine is not a part of the Universal 

Immunization Programme. 

(e): A population-based initiative for screening, management and prevention of 

common NCDs including breast cancer have been rolled out as a part of 

comprehensive Primary Health Care in the country under National Health 

Mission (NHM). As per National NCD Portal, 14.33 crore women have been 

screened for breast cancer as on 8th December 2024. 

(f): The Ministry of Health and Family Welfare (MoHFW) is working to reduce 

tobacco use and to help people quit the habit. A key initiative in this regard is 

the Tobacco-Free Youth Campaign. On May 31, 2023, the MoHFW first 
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launched a 60-day Tobacco-Free Youth Campaign, The campaign was 

implemented across all States and UTs. The MoHFW has  launched Tobacco 

Free Youth Campaign 2.0 in 2024, with expanded strategies and a stronger 

focus on social media engagement for educating and empowering the youth 

regarding the harmful effects of tobacco. One of the key strategies of this 

campaign is to enhance Tobacco Free Educational Institute (ToFEI) 

compliance. In addition, this year, the campaign has introduced a new 

component aimed at strengthening its social media presence to engage youth 

and raise awareness about the dangers of tobacco use and emerging tobacco 

products. This strategy includes consistent and impactful online messaging 

across key social media platforms such as Instagram, YouTube, Twitter, and 

Facebook, engaging young people and empowering them to lead healthier, 

tobacco-free lives.   

 

इजराइल म¤ भारतीय कामगारŌ कì सुर±ा 

3002. ®ी अŁण गोिवलः 

³या िवदेश मंýी यह बतान ेकì कृपा कर¤ग ेिकः 

(क) ³या िवगत कुछ महीनŌ म¤ लगभग एक लाख िनमाªण कामगारŌ को भारत स ेइजराइल भेजा गया 

था और यिद हां, तो तÂसंबंधी Êयौरा ³या है; 

(ख) ³या भारत म¤ रह रहे उĉ कामगारŌ के पåरवार इन कामगारŌ के कÐयाण के बार ेम¤ िचंितत ह§ 

³यŌिक इजराइल म¤ एक वषª स ेअिधक समय स ेयĦु चल रहा है और यिद हां, तो तÂसंबंधी Êयौरा 

³या है; 
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(ग) भारत स ेइजराइल गए उĉ कामगारŌ कì सरु±ा कì िÖथित ³या है; और 

(घ) सरकार यĦु ÿभािवत ±ेýŌ म¤ कायªरत कामगारŌ का कÐयाण िकस ÿकार सुिनिĲत कर रही है? 

पयाªवरण, वन और जलवायु पåरवतªन मýंालय म¤ राºय मýंी; तथा  िवदेश मýंालय म¤ राºय 

मýंी (®ी कìितª वधªन िसहं): 

(क) अ³टूबर 2024 तक, इज़राइल म¤ लगभग 32,000 भारतीय कामगार थे, िजनम¤ स ेलगभग 

12,000 भारतीय अ³टूबर 2023 के बाद अÆतर सरकारी (जी2जी) मागª और िनजी कंपिनयŌ दोनŌ 

के माÅयम स ेइज़राइल पहòंचे। 

(ख) स े(घ) सरकार िवदेश म¤ भारतीय नागåरकŌ, िजनम¤ भारतीय कामगार भी शािमल ह§, कì सरु±ा, 

संर±ा और कÐयाण को सवō¸च ÿाथिमकता दतेी है। इजराइल के साथ हÖता±åरत Āेमवकª  करार 

और कायाªÆवयन ÿोटोकॉल के अनसुार भारतीय कामगारŌ के साथ ®म अिधकारŌ के संबंध म¤ 

इजराइली नागåरकŌ के समान ही Óयवहार िकया जाएगा और उÆह¤ उपयĉु आवास, िचिकÂसा बीमा 

तथा ÿासंिगक सामािजक सुर±ा कवरजे ÿदान िकया जाएगा।  

इजराइल म¤ हमारा दतूावास इजराइल म¤ रह रहे भारतीय नागåरकŌ कì सरु±ा, संर±ा और कÐयाण 

के िलए इजराइली ÿािधकाåरयŌ के साथ समÆवय करता है। कुछ कामगारŌ न ेअपनी िशकायत¤ रखी 

थé, िजÆह¤ इजराइल म¤ संबंिधत ÿािधकाåरयŌ के सम± उठाया गया था, उÆहŌने मामल ेका समाधान 

कर िदया है।  

 

TREATMENT OF TB IN NORTH EAST 

3003. SHRI GAURAV GOGOI: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 
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(a) the current rate of TB case detection and notification in the country, 

State/UT-wise; 

(b) whether the Government has implemented any strategies to improve 

early diagnosis and prompt treatment initiation specially in rural and remote 

areas of the North East and if so, the details thereof; 

(c) the steps taken/proposed to be taken by the Government to strengthen 

preventive measures, such as vaccination and contact tracing, to reduce the 

spread of TB in the country; and 

(d) whether the Government is planning to invest in TB research, 

particularly in areas such as drug development, diagnostics, and vaccine 

research in the country and if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a) to (d) The current rate for TB cases notified in the country in 2024 (Jan-

Oct) is 182 per lakh population, State/UT-wise details are given in the 

enclosed  Statement.  

The National TB Elimination Programme (NTEP) under the aegis of 

National Health Mission (NHM) is implemented across the country, including 

rural and remote areas of the North East with the following objectives:  

 Early diagnosis of TB and prompt treatment with quality assured drugs 

and treatment regimens. 

 Active case finding and contact tracing in high risk /vulnerable 

population; 
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 Airborne infection control; 

 Multi-sectoral response for addressing social determinants. 

 

Further, the Government has taken following steps for early diagnosis, 

prompt treatment and preventive measures as under: 

 Targeted interventions in high TB burden areas through State and 

district specific strategic plans.  

 Provision of free drugs and diagnostics to TB patients. 

 Active TB case finding campaigns in key vulnerable populations and 
individuals with co-morbidities. 

 Incentives of Rs 750 (one time) for TB patients in tribal, hilly and difficult 

to reach areas  

 Decentralized TB screening and treatment services to the level of 

Ayushman Arogya Mandir. 

 Private sector engagement with incentives for notification and 

management of TB cases. 

 Scale up of molecular diagnostic laboratories to sub-district levels. 

 Intensified Information, Education and Communication (IEC) 

interventions to reduce stigma, enhance community awareness and 

improve health seeking behaviour. 

 Converge efforts and resources of line ministries for TB elimination. 

 Provision of TB Preventive Treatment to contacts of TB patients and 
vulnerable population. 

 Track notified TB cases and their contacts through Ni-kshay portal. 
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 BCG vaccination at birth, as part of Universal Immunisation 

Programme. 

 Provision of TB Preventive Treatment to eligible contacts of TB patients 
and vulnerable population. 

 

The Government has invested in diverse thematic areas of TB 

research viz., drug development, diagnostics, and vaccine research through 

the Indian Council of Medical Research (ICMR). This intervention has 

registered the following achievements: 

 A network of reference laboratories across the country to evaluate 

clinical performance of newer diagnostics developed. 

 A newer point of care diagnostic tools for TB and drug resistant TB 

evaluated. 

 A newer handheld X-ray machines to enhance market competitiveness 

evaluated. 

 AI tools for X-ray reading and line probe assay tests evaluated. 

 Research project for screening and active case finding in the 

community through hand-held X-rays completed. 

 Clinical trials conducted successfully to evaluate efficacy and safety of 

drug regimens in drug sensitive (DS) and drug resistant (DR) TB 

 Clinical trials carried out for potential TB vaccines and adult BCG 

vaccination study 

 Implementation research conducted to demonstrate strategic, cost-
effective and scalable district models for TB programme 

 

STATEMENT 
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State-wise TB case notification rate (per lakh population) in the current year 
(2024) 
State/UT 2024* (Jan-Oct) 
Andaman and Nicobar Islands 137 
Andhra Pradesh 156 
Arunachal Pradesh 113 
Assam 139 
Bihar 151 
Chandigarh 573 
Chhattisgarh 129 
Dadra and Nagar Haveli and Daman and Diu 118 
Delhi 534 
Goa 130 
Gujarat 190 
Haryana 284 
Himachal Pradesh 207 
Jammu and Kashmir 82 
Jharkhand 152 
Karnataka 105 
Kerala 59 
Ladakh 108 
Lakshadweep 11 
Madhya Pradesh 201 
Maharashtra 174 
Manipur 64 
Meghalaya 118 
Mizoram 179 
Nagaland 196 
Odisha 124 
Puducherry 212 
Punjab 195 
Rajasthan 214 
Sikkim 200 
Tamil Nadu 121 
Telangana 185 
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Tripura 81 
Uttar Pradesh 276 
Uttarakhand 245 
West Bengal 101 

*As on 08th December, 2024 
        Data source: Ni-kshay 
 

 

 

NATIONAL WATERWAYS IN MAHARASHTRA 

 

3004. SHRI DHAIRYASHEEL RAJSINH MOHITE PATIL:  

SHRI SANJAY DINA PATIL:  

SHRIMATI SUPRIYA SULE:  

PROF. VARSHA EKNATH GAIKWAD:  

SHRI BAJRANG MANOHAR SONWANE:  

SHRI AMAR SHARADRAO KALE:  

SHRI NILESH DNYANDEV LANKE: 

SHRI BHASKAR MURLIDHAR BHAGARE:  

DR. AMOL RAMSING KOLHE:  

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to state: 

 (a) the current status of National Waterways in Maharashtra, specifically 

regarding the construction and operational phases of these projects;  

(b) the details of funds allocated for the development of National Waterways in 

Maharashtra, and the quantum of funds that has been utilized so far;  

(c) the timelines set for the completion of infrastructure projects along national 

waterways in Maharashtra alongwith the delays, if any anticipated therein;  
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(d) whether the Government is planning to develop new National Waterways in 

Maharashtra, if so, the details thereof;  

(e) the details of proposals for the development of National Waterways in the 

State pending before the Union Government for approval indicating the present 

status thereof; and  

(f) the manner in which National Waterways in Maharashtra are expected to 

improve connectivity between industrial hubs and rural areas, and the regions 

that stands to benefit the most? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS 

(SHRI SARBANANDA SONOWAL): 

(a) Fifteen (15) National Waterways in Maharashtra were declared vide National 

Waterways  Act, 2016 with a total length of 3089 Kms, details of these NWs are 

given in the enclosed  Statement-I. Out of these, Six (6) National Waterways 

are operational for a total length of 530 Kms. The operational National 

waterways are NW-10(River Amba), NW-53 (Kalyan-Thane-Mumbai Waterway, 

Vasai Creek and Ulhas River), NW-83 (Rajpuri Creek), NW-85 (Revadanda 

creek and Kundalika River), NW-91 (Shastri River-Jaigad creek), and NW-73 

(River Narmada).  

(b) and (c) The details of fund allocated, utilization and timelines are given in the 

enclosed  Statement-II. 

(d) The focus of the Government is on the development of National Waterways 

declared under the National Waterways Act, 2016 . 
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(e) No proposal for development of National Waterways in Maharashtra is 

pending before the Government for approval. 

(f)  Inland Water Transport mode is a cheaper mode of transport vis a vis other 

modes of transport i.e. Road/Rail and modal shift of commodities to this mode 

may reduce the logistics cost. The major industrialization along the River Banks 

of Tapi (NW-100), River Amba (NW-10), River Jaigad Creek-Shastri River (NW-

91) is a prime example which collectively moves around 98.67 MMT per annum 

of Cargo on inland waterways. These NWs connect to local hinterland as well 

as EXIM gateways. Primarily, as of now Raigad, Mumbai and Ratnagiri District 

are the beneficiaries. 

STATEMENT-I 

Details of National Waterways in Maharashtra 

S.No NW River Length 
(Km) 

1.   NW10 Amba River 45 
2.   NW28 Dabhol creek-Vashishti River 45 
3.   NW53 Kalyan-Thane-Mumbai Waterway, Vasai 

Creek and Ulhas River 
145 

4.   NW72 Nag River 60 
5.   NW83 Rajpuri creek 31 
6.   NW85 Revdanda creek and Kundalika River 31 
7.   NW89 Savitri River and Bankot creek 46 
8.   NW91 Shastri River-Jaigad creek 52 
9.   NW100 Tapi River 436 
10.   NW70 Manjara River 242 
11.   NW78 Penganga River-Wardha River 265 
12.   NW109 Wainganga River-Pranahita River 164 



 
 
13.12.2024  147
   
 

 

13.   NW 73 Narmada River 226 
14.   NW 4 

(part) 
Godavari River 1202 

15.   NW 11 Arunavati – Aran River system 99 
 

STATEMENT-II 

The details of fund allocated, utilization and timelines of the NWs in 
Maharashtra 

S.No Description 

Fund 
Allocation 
FY 2024-
25 
(in Rs.) 

Fund 
Allocation 
FY 2025-
26 
(in Rs.) 

Funds Utilization Timeline 

(a) 

Supporting 
Infrastructure 
(Dredging/ Channel 
Marking/ 
Bandalling/ 
Navigational Aids 
and RIS-V) 

1.34 crore 
14.76 
crore 

No payment made 
as the work has 
recently been 
awarded 

 
December 
2025 

b)  
Hydrographic 
Survey 

0.34 crore 0.22 crore 

No payment made 
as the work has 
recently been 
awarded 

December 
2025 

(c) Cargo Promotion 0.00 crore 0.20 crore 

No payment made 
as the work has 
recently been 
awarded 

December 
2025 

(d) 

Miscellaneous 
Expenditure 
(Administrative 
expenses, training 

1.70 crore 4.14 crore 

No payment made 
as the work has 
recently been 
awarded 

December 
2025 
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and capacity 
building, office 
establishment, 
periodic evaluation, 
Crisis Management 
Plan, contingencies 
PMU etc 

  
Total Approved for 
Maha NWs: 

3.38 crore 
19.32 
crore 

  

उ°राखंड म¤ आईसीडीएस योजना 

3005. ®ी िýवेÆþ िसहं रावत:  

 ³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 

(क)  ³या सरकार ने उ°राखंड म¤ समेिकत बाल िवकास सेवा (आईसीडीएस) योजना के 

कायाªÆवयन म¤ कोई महÂवपूणª सुधार देखा है; 

(ख)  यिद हां, तो उ°राखंड म¤ आंगनवाड़ी क¤ þŌ और बाल िवकास पåरयोजनाओ ंकì वतªमान 

िÖथित ³या है; और  

(ग)  उĉ योजना के अंतगªत सेवाओ ंको और सŀुढ़ करने के िलए सरकार कì भावी योजनाए ं³या 

ह§? 

मिहला और बाल िवकास मंýालय म¤  राºय मýंी (®ीमती सािवýी ठाकुर): 

(क) से (ग) : 15व¤ िव° आयोग (एफसी) कì अविध के दौरान, 6 माह से 6 वषª तक के  आयु वगª के 

ब¸चŌ, गभªवती मिहलाओ ं और Öतनपान कराने वाली माताओ ं एवं  िकशोåरयŌ के िलए पोषण 

सहायता, ब¸चŌ (3-6 वषª) कì ÿारिंभक बाÐयावÖथा देखरखे एवं िश±ा तथा आधिुनक, उÆनत 

स±म आंगनवाड़ी सिहत आंगनवाड़ी अवसंरचना जैसे िविभन घटकŌ को Óयापक िमशन स±म 

आंगनवाड़ी और पोषण 2.0 (िमशन पोषण 20) के अंतगªत पनुगªिठत िकया गया है। इस िमशन म¤ 

पोषण कì माýा एवं ÿदायगी म¤ सधुार के माÅयम से कुपोषण कì चुनौती स ेिनपटने का ÿयास िकया 
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जाता  है। यह एक केÆþीय ÿायोिजत योजना है, जहां कायाªÆवयन कì िजÌमेदारी राºयŌ/संघ राºय 

±ेýŌ कì है। 

इस िमशन के अंतगªत कुपोषण म¤ कमी लाने और सामुदाियक भागीदारी, पहòंच, Óयवहाåरक 

पåरवतªन और समथªन जैसे िøयाकलापŌ के माÅयम से ÖवाÖÃय, तंदुरÖती तथा  ÿितर±ा म¤ सधुार 

के िलए नई कायªनीित बनाई गई है। इसम¤ आयषु पĦितयŌ के माÅयम से मात ृपोषण, िशशु एवं छोटे 

ब¸चŌ के आहार मानदडंŌ, गंभीर तीĄ कुपोषण (एसएएम)/मÅयम तीĄ कुपोषण (एमएएम) के उपचार 

तथा आरोµयता पर Åयान केिÆþत िकया गया हैI 

पोषण ůैकर के अनुसार, िमशन पोषण 2.0 के अंतगªत उ°राखंड राºय के िलए िविभÆन 

®ेिणयŌ के अंतगªत पजंीकृत लाभािथªयŌ का िववरण (09.12.2024 तक) िनÌनानसुार है: 

6 वषª तक के ब¸चे  िकशोåरयां  Öतनपान करान े
वाली माताए ं 

गभªवती मिहलाए ं 

605347 74116 53599 57576 
 

राÕůीय पåरवार ÖवाÖÃय सव¥±ण (एनएफएचएस) के अनसुार उ°राखंड राºय म¤ पांच वषª से कम 

आय ुवगª के ब¸चŌ म¤ िठगनापन, दुबलापन और अÐप वजन कì Óयापकता िनÌनानसुार है: 

िठगनापन (%) 
 

दबुलापन (%) 
 

अÐप वजन (%) 
 

एनएफएचएस 

4 (2015-16) 

एनएफएचएस 

5 (2019-21) 

एनएफएचएस 

4 (2015-16) 

एनएफएचएस 

5 (2019-21) 

एनएफएचएस 

4 (2015-16) 

एनएफएचएस 

5 (2019-21) 

33.5 27 19.5 13.2 26.6 21 

इस िमशन के तहत कुल 105 पåरयोजनाए ं Öवीकृत कì गई ह§ तथा उ°राखंड राºय म¤ सभी 

िøयाशील ह§। इसके अलावा, उ°राखंड राºय के िलए कुल 20069 आंगनवाड़ी क¤ þ Öवीकृत िकए 

गए ह§, िजनम¤ से 20062 िøयाशील ह§ I 

बेहतर पोषण ÿदायगी और ÿारिंभक बाÐयावÖथा देखभाल और िवकास के िलए िमशन स±म 

आंगनवाड़ी और पोषण 2.0 के तहत ÿित वषª 40,000 आंगनवाड़ी क¤ þŌ (एडÊÐयूसी) कì दर से 2 
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लाख आंगनवाड़ी क¤ þŌ को स±म आंगनवाड़ी के łप म¤ उÆनत िकया जाना है। स±म आंगनवाड़ी को 

एलईडी Öøìन, वाटर Èयूरीफायर/आरओ मशीन कì Öथापना, पोषण वािटका, ईसीसीई और बाला 

प¤िटंग ÿदान करके पारंपåरक आंगनवाड़ी क¤ þŌ स े बेहतर बुिनयादी ढांचे से यĉु िकया गया है। 

उ°राखंड राºय म¤ 827 आंगनवाड़ी केÆþŌ को स±म आंगनवाड़ी म¤ उÆनत करने कì मंजूरी दी गई 

है और इस उĥेÔय के िलए 744 लाख Łपये आवंिटत िकए गए ह§। उ°राखंड राºय म¤ 350 आंगनवाड़ी 

केÆþŌ को स±म आंगनवाड़ी म¤ उÆनत िकया गया है। 

यह मंýालय वीिडयो कॉÆफर¤स, बैठकŌ एवं ऑनलाइन पोषण ůैकर पĦितयŌ के माÅयम स े

राºयŌ/संघ राºय ±ेýŌ के साथ िनरतंर जड़ुाव के माÅयम से िमशन 2.0 के कायाªÆवयन कì िनरतंर 

िनगरानी करता है। 

इस िमशन के अंतगªत जीवन चø ŀिĶकोण अपनाकर पीढ़ी-दर-पीढ़ी चली आ रही कुपोषण के 

चø को समाĮ करने के िलए ब¸चŌ (6 माह से 6 वषª तक के आय ुवगª), गभªवती मिहलाओ ंतथा 

Öतनपान कराने वाली  माताओ ंएवं िकशोåरयŌ को अनुपूरक पोषण ÿदान िकया जाता हैI  

सूàम पोषक तÂवŌ कì आवÔयकता को पूरा करने तथा मिहलाओ ंएवं ब¸चŌ म¤ एनीिमया को 

िनयंिýत करने के िलए आंगनवाड़ी क¤ þŌ को फोिटªफाइड चावल कì आपूितª कì जा रही है। 

भारत सरकार ने सभी आंगनवाड़ी कायªकिýªयŌ का कौशल उÆनयन करने के िलए 10 मई, 2023 

को पोषण भी पढाई भी पहल शłु कì तािक िदÓयांग ब¸चŌ सिहत छह वषª से कम उă के ब¸चŌ के 

ÿारिंभक बाÐयावÖथा देखरखे करने  तथा िश±ा एवं पोषण सेवा ÿदान करने कì उनकì ±मता बढाई 

जा सके I   

मंýालय ने पूरक पोषण ÿदायगी म¤ पारदिशªता, द±ता और जवाबदेही के िलए "पोषण ůैकर" के 

माÅयम से गणुव°ा आĵासन, ड्यूटी धारकŌ कì भूिमकाओ ंऔर िजÌमेदाåरयŌ, खरीद कì ÿिøया, 

आयषु अवधारणाओ ं को एकìकृत करने तथा डेटा ÿबंधन एवं िनगरानी जैसे कई पहलओु ं को 
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सÓुयविÖथत करने के िलए सभी राºयŌ/संघ राºय ±ýेŌ को िदनांक 13.01.2021 को िदशा-िनद¥श 

जारी िकए ह§I 

पोषण ůैकर के कुछ लाभ इस ÿकार ह§: 

I. पोषण ůैकर म¤ पंजीकृत सभी लाभािथªयŌ को आधार सÂयापन के माÅयम स ेÿमािणत िकया जाता 

है। 

II. पोषण ůैकर म¤ पंजीकरण के बाद सभी लाभािथªयŌ को एसएमएस के माÅयम से उन सेवाओ ंके 

बार ेम¤ सूिचत िकया जाता है, िजनका लाभ वे आंगनवाड़ी Èलेटफॉमª के माÅयम से उठा सकते ह§, 

िजससे नागåरकŌ का ÖवािमÂव बनता है। 

III. इसके अलावा, टीएचआर कì िडलीवरी पर, लाभािथªयŌ के पंजीकृत मोबाइल नंबर पर पोषण 

हेÐपलाइन िववरण के साथ एसएमएस अलटª भेजे जा रहे ह§। यिद लाभाथê को टीएचआर नहé िमलता 

है, तो वह पोषण हेÐपलाइन पर िशकायत दजª करा सकता है। 

IV. िवकास िनगरानी के भौितक åरकॉडª को पोषण ůैकर म¤ Öवत: सिृजत मािसक åरपोटª Ĭारा 

ÿितÖथािपत िकया गया है। इन åरपोटŎ को डाउनलोड िकया जा सकता है और पयªव±ेकŌ Ĭारा 

समी±ा बैठक म¤ उपयोग िकया जा सकता है।  

V. ÿासंिगक िवषयŌ पर आईईसी सामúी पोषण ůैकर पर िडिजटल łप से उपलÊध कराई जाती है, 

िजससे भारी आईईसी सामúी ले जाने कì आवÔयकता समाĮ हो जाती है। 

VI. सभी गृह दौरा अब पोशन ůैकर म¤ Öवत:िनधाªåरत  िकया जाता है िजसके िलए उसे åरमाइंडर भी 

िमलते ह§। पूणª और लंिबत गृह याýा कì åरपोटª  पोषण ůैकर म¤ उपलÊध है।  

VII. "पोषण ůैकर" के साथ, कुपोषण संकेतकŌ पर ताÂकािलक डेटा ÿÂयेक महीने उपलÊध है। 

एनएफएचएस (लगभग 6.1 लाख पåरवारŌ का नमूना आकार) कì तुलना म¤ पोषण ůैकर लगातार 

ÿÂयेक महीने लगभग 8 करोड़ ब¸चŌ का मापन करता है जो लाभािथªयŌ कì ताÂकािलक पोषण िÖथित 

को दशाªता हैI 
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 VIII. पोषण ůैकर म¤ आंगनवाड़ी कायªकýê और सहाियका के िलए ÿोÂसाहनŌ कì पाýता कì Öवतः 

गणना का ÿावधान है, जो िवकास िनगरानी, गहृ दौरा और आंगनवाड़ी क¤ þ खोलने म¤ उनके ÿदशªन 

पर आधाåरत है। 

IX. पोषण ůैकर म¤ फै³ट शीट के łप म¤ एक नई åरपोटª  जोड़ी गई है। पोषण ůैकर िविभÆन åरपोटª 

जैसे िवकास कì िनगरानी, खलेु आंगनवाड़ी क¤ þ, ब¸चŌ कì ÿÂयेक िदन कì उपिÖथित, आंगनवाड़ी 

क¤ þ म¤ बुिनयादी ढांचे का िववरण इÂयािद तैयार करता है। ये åरपोट¦ पयªव±ेकŌ, सीडीपीओ और 

डीपीओ सिहत सभी ÖतरŌ पर उपलÊध ह§, िजसके पåरणामÖवłप कुपोिषत ब¸चŌ के िलए लि±त 

ŀिĶकोण सिहत योजना के ÿशासिनक पयªव±ेण और ÿभावी कायाªÆवयन म¤ सधुार हòआ हैI 

 

HEALTH RATING FOR FOOD PRODUCTS 

3006. SHRI GURMEET SINGH MEET HAYER: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is considering to introduce a sugar tax to address 

health issues associated with high sugar consumption in view of countries like 

the UK and Mexico having implemented the same resulting in reduced 

consumption of sugary products and promoting healthier dietary calories, if so, 

the details thereof; 

(b) whether there is a proposal under consideration to implement such a tax or 

alternative measures to curb excessive sugar intake and promote public health 

and if so, the details thereof and if not, the reasons for not adopting such 

measures; 
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(c) whether the Government plans to make health rating labels mandatory for 

ready-to-eat food products, similar to initiatives in other countries and if so, the 

details thereof; and 

(d) whether these labels are likely to help consumers make informed dietary 

choices and align with public health objectives and if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

 

(a) and (b): Department of Revenue has informed that Goods and Services Tax 

(GST) rates are prescribed on the recommendations of the GST Council. There 

is no such proposal of sugar tax before the GST Council. 

(c) and (d): Food Safety and Standards Authority of India (FSSAI) has notified 

Food Safety and Standards (Labelling and Display) Regulations, 2020 

prescribing requirements for labelling of packaged food. The Regulation requires 

display of nutrients and their contribution to Recommended Daily Allowance 

(RDA) in percentage at the back of the pack as Nutritional Information to enable 

consumers to make informed choice. It is mandatory for Food Business 

Operators (FBOs) to label the food package in accordance with these 

Regulations.  

 Further, FSSAI in September, 2022 has notified the draft of Food Safety 

and Standards (Labelling and Display) Amendment Regulations which is 

available at  
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https://fssai.gov.in/upload/uploadfiles/files/Draft_Notification_HFSS_20_09_20

22.pdf. These amendment regulations propose a definition of foods with high 

content of fat, sugar and salt (HFSS Food) and also front-of- pack labelling of 

packaged foods (except for certain foods for which exemptions have been 

provided) with an Indian Nutrition Rating (INR). 

 

HEALTHCARE INFRASTRUCTURE IN VIJAYAPURA 

3007.  SHRI RAMESH CHANDAPPA JIGAJINAGI:    

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:  

(a) the initiatives taken by the Government to improve healthcare infrastructure 

in Vijayapura Constituency particularly through schemes like the Ayushman 

Bharat Yojana and the National Health Mission (NHM); 

(b) the total number of healthcare facilities in Vijayapura Constituency that have 

been upgraded/established under the Ayushman Bharat Yojana along with the 

total amount of funds provided in this regard; 

(c) whether the Government has any plan to expand healthcare services under 

the NHM scheme in Vijayapura constituency, if so, the details thereof; and 

(d) the manner in which the Union Government plan to address the issue of 

shortage of healthcare professionals in Vijayapura Constituency? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

(SHRI PRATAPRAO GANPATRAO JADHAV): 
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(a) to (d) The healthcare system of the country involves a three-tier system with 

Sub Health Centre (Rural), Primary Health Centre (Urban and Rural) and 

Community Health Centre (Urban and Rural) as the three pillars of Primary 

Health Care System in India. 

As per established norms, in rural areas, a Sub Health Centre for a 

population of 5,000 (in plain) and 3000 (in hilly and tribal area), a Primary Health 

Centre for a population of 30,000 (in plains) and 20,000 (in hilly and tribal areas) 

and Community Health Centre for a population of 1,20,000 (in plain) and 80,000 

(in hilly and tribal area) is suggested. Further, District Hospital (DH), Sub-District 

Hospital (SDH) and First Referral Unit provide secondary care services for rural 

and urban area. 

Public Health and Hospitals are state subjects. However, the Government 

has provided substantial support for strengthening of Healthcare infrastructure 

in India. The details of the schemes are as under: 

National Health Mission (NHM): The Ministry of Health and Family Welfare 

provides technical and financial support to the States/UTs to strengthen the 

public healthcare system, based on the proposals received in the form of 

Programme Implementation Plans (PIPs) under National Health Mission. 

Government of India provides approval for the proposal in the form of Record of 

Proceedings (RoPs) as per norms and available resources. An amount of Rs. 

15,324.05 Lakhs was approved in FY 2021-22, Rs 7,613.96 Lakhs was 

approved in FY 2022-23 and 4,789.20 Lakhs was approved in FY 2023-24 for 
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Health Infrastructure Strengthening under NHM for the state of Karnataka 

including Vijaypura district.  

The Government of India conveyed approval of Rs. 3450 lakhs for the up-

gradation of DH Vijayapura from 250 beds to 500 beds in FY 2020-21. For MCH 

Wing at Vijayapura, a total budget of Rs.1200.00 Lakhs was approved in FY 

2019-20. Additionally, under National Oral Health Programme INR 3 lakhs was 

approved for strengthening Dental Units at CHC Vijayapura in FY 2022-23.  

According to Health Dynamics of India 2022-23, the total number of facilities in 

Vijaypura, Karnataka are as under: 

Health Facilities Rural Urban 

No of Sub Centres 311 0 

No of Primary Health Centres 60 6 

No of Community Health Centres 9 0 

No of Sub-Divisional/District Hospitals 4 

No of District Hospitals 1 

 

PM-Ayushman Bharat Health Infrastructure Mission (PM-ABHIM): It is one 

of the largest Pan-India scheme with an outlay of Rs. 64,180/- Crores for 

strengthening health care infrastructure to effectively manage and respond to 

any future pandemics and outbreaks across the country. The scheme period is 

for 5 years ie. FY 2021-22 to FY 2025-26.  
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Under the scheme, an amount of Rs. 2021.88 Cr. is provisioned for the State of 

Karnataka during scheme period for establishment and strengthening of 736 

Urban – Health andWellness Centers (U-HWC/AAM), 30 Integrated Public 

Health Labs (IPHLs) and 30 Critical Care Hospital Blocks (CCBs). 

Administrative approvals have been accorded to the State of Karnataka, for four 

years (i.e. FY 2021-22, 2022-23, 2023-24 and 2024-25) for an amount of Rs 

1168.71 Cr. for establishment and strengthening of 817 Urban – Health and 

Wellness Centers (U-HWC/AAM), 21 Integrated Public Health Labs (IPHLs) 

and 21 Critical Care Hospital Blocks (CCBs), as per proposal of the State. 

The administrative approvals accorded for FY 2021-22 to FY 2024-25 under PM-

ABHIM inVijayapura district are as under: 

1. One Integrated Public Health Lab at Vijayapura District Hospital @ Rs. 1.25 

Crore.  

2. One 100 bedded Critical Care Hospital Block (CCB) at Vijayapura District 

Hospital@ Rs.44.50 Crore (2024-25). 

3. 31 Urban – Health and Wellness Centers (U-HWC/AAM) approved in 

Vijayapura district. 

Further support is provided to the state under India COVID-19 Emergency 

Response and Health System Preparedness Package II (ECRP-II). The scheme 

aims to accelerate health system preparedness for immediate responsiveness 

for early prevention, detection and management of COVID-19, with the focus on 

health infrastructure development including for Pediatric Care and with 
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measurable outcomes. An amount of Rs 504.04 Crores has been released to 

the State of Karnataka under ECRP II.  

The Fifteenth Finance Commission (FC-XV) has recommended grants 

through local governments for specific components of the heath sector to the 

tune of Rs.70,051 crore and the same have been accepted by the Union 

Government. These grants for health through Local Governments will be spread 

over the five-year period from FY 2021-2022 to FY 2025-26 and will facilitate 

strengthening of health system at the grass-root level.  

 

In order to address the shortage of human resources (HR), under NHM, 

following types of incentives and honorarium are provided for encouraging 

doctors and paramedics to practice in rural and remote areas of the country 

under NHM: 

 Hard area allowance to specialist doctors for serving in rural and 

remote areas and for their residential quarters.  

 Honorarium to Gynecologists/ Emergency Obstetric Care (EmoC) 

trained, Pediatricians and Anesthetist/ Life Saving Anesthesia Skills 

(LSAS) trained doctors is also provided to increase availability of 

specialists for conducting Cesarean Sections in rural and remote area. 
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 Incentives like special incentives for doctors, incentive for ANM for 

ensuring timely ANC checkup and recording, incentives for conducting 

Adolescent Reproductive and Sexual Health activities.  

 States are also allowed to offer negotiable salary to attract 

specialist including flexibility in strategies such as “You Quote We Pay”. 

 Non-Monetary incentives such as preferential admission in post 

graduate courses for staff serving in difficult areas and improving 

accommodation arrangement in rural areas have also been introduced 

under NHM. 

 Multi-skilling of doctors is supported under NHM to overcome the 

shortage of specialists. Skill upgradation of existing HR is another major 

strategy under NHM for achieving improvement in health outcomes. 

 

Āेट ऑन रोड के तहत यåूरया का पåरवहन न िकया जाना 

3008. ®ी भाऊसाहबे राजाराम वाकचौरे:  

³ या रसायन और उवªरक मंýी यह बताने कì कृपा कर¤गे िक: 

(क) ³ या दशे म¤ Āेट ऑन रोड (एफओआर) के तहत पåरवहन के िलए िविनधाªåरत िनयमŌ का 

उÐ लंघन करते हòए कई उवªरक कंपिनयां िवशेष रले केÆ þŌ से खदुरा िवøेताओ ंको उवªरक उपलÊ ध करा 

रही ह§; 

(ख) यिद हां, तो ³ या इसके कारण िवøेताओ ंको 50 िकलोúाम के बैग पर ÿित बैग 40 Łपए का 

अितåर³ त पåरवहन ÿभार वहन करना पड़ता है; 
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(ग) यिद हां, तो तÂ सबंंधी Ê यौरा ³ या है; 

(घ) ³ या सरकार को इस समÖ या के समाधान के िलए जन ÿितिनिधयŌ और िवøेताओ ंस ेभी 

अनरुोध ÿाÈ त हòए ह§; 

(ड.) यिद हां, तो आज कì ितिथ के अनुसार िवगत तीन वषŎ के दौरान तÂ सबंंधी Ê यौरा ³ या ह;ै और  

(च) सरकार Ĭारा इस संबंध म¤ ³ या कारªवाई कì गई है अथवा िकए जाने कì संभावना है? 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ राºय 
मýंी (®ीमती अनुिÿया पटेल):  

(क) से (च): यूåरया के संबंध म¤, सरकार ने िवभाग Ĭारा ÿशािसत कì जा रही नई मूÐय िनधाªरण 

Öकìम चरण-III (एनपीएस-III) के अंतगªत शािमल यूåरया पर एकसमान मालभाड़ा सिÊसडी, 2008 कì 

घोषणा कì। मालभाड़ा के दो घटक ह§ िजÆह¤ एक समान मालभाड़ा नीित के अंतगªत ÿितपूितª के िलए 

Ö वीकृित दी गई है: 

i. ÿाथिमक मालभाड़ा: ÿाथिमक मालभाड़ा म¤ दो घटक शािमल ह§: 

(क) संयंý/प°न लदान रके Èवाइंट से अनलोिडंग रेक Èवाइंट तक उवªरकŌ (यूåरया) के संचलन के 

िलए रले मालभाड़ा। 

 

(ख) संयंý/प°न से सीधे सड़क Ĭारा Êलॉक/िजला मु´यालय तक (500 िकमी तक) उवªरकŌ (यूåरया) 

के पåरवहन के िलए सड़क मालभाड़ा। 

 ii. िĬतीयक मालभाड़ा: इसम¤ िनकटतम रलेवे रेक Èवाइंट से Êलॉक/िजला मु´यालय तक उवªरकŌ 

के पåरवहन के िलए सड़क मालभाड़ा शािमल है। 

यूåरया इकाइयŌ को संयंý/प°न से Êलाक/िजले तक यूåरया के पåरवहन के िलए मालभाड़ा 

सिÊसडी का भगुतान िकया जाता है और उĉ दरŌ को ÿÂयेक िव°ीय वषª म¤ बढ़ाया/घटाया जाता है। 
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पीएÁडके उवªरकŌ का ÿाथिमक संचलन रेल और/अथवा तटीय पोत पåरवहन/अंतद¥शीय जल 

पåरवहन Ĭारा िकया जाता है िजसम¤ गंतÓ य िजले म¤ रेक È वाइंट तक सड़क िāिजंग (केवल तटीय पोत 

पåरवहन या अंतद¥शीय जल मागŎ के मामले म¤) अथवा गतंÓय िजलŌ म¤ संयंý अथवा प°न से पåरवहन 

के िकÆहé या दो अथवा सभी तीन साधनŌ Ĭारा िविभÆन रके ÈवाइंटŌ तक संचलन शािमल है। पीएÁडके 

उवªरकŌ के ÿाथिमक संचलन पर मालभाड़े कì ÿितपूितª का भगुतान रलेवे ÿभारŌ अथवा वहन िकए गए 

वाÖतिवक  मालभाड़े, जो भी कम हो, के आधार पर िकया जाता है। पीएÁडके उवªरकŌ के सड़क से सीधे 

संचलन पर मालभाड़े कì ÿितपूितª का भगुतान िकए गए वाÖ तिवक भगुतान के अनसुार िकया जाता है 

जोिक अिधकतम समतुÐय रले मालभाड़े से अिधक नहé होना चािहए। सीधे सड़क संचलन के तहत 

अिधकतम Öवीकायª दूरी 500 िकमी है। पीएÁडके उवªरकŌ के िĬतीयक संचलन पर मालभाड़े कì ÿितपूितª 

नहé कì जाती है। 

  

DRUGS AND COSMETICS ACT 

3009. SHRI RAJA RAM SINGH:  

Will the Minister of AYUSH be pleased to state: 

(a) whether the Government has received any complaints with regards to Rule 

170 of Drugs and Cosmetics Act, 1945 prohibiting misleading advertisements 

related to Ayurveda, Yoga, Unani, Siddha, and Homeopathy (AYUSH) products 

and if so, the details thereof, 

(b) the details of the companies who have violated the Rule 170 of Drugs and 

Cosmetics Act, 1945, company-wise; 
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(c) whether any penalties have been imposed against the companies registered 

under Ministry of AYUSH which have violated the Rule 170 of Drugs and 

Cosmetics Act, 1945 and if so, the details thereof, and 

(d) the details of the action taken by the Government against the companies 

which have violated the Rule 170 of Drugs and Cosmetics Act, 1945? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) Ministry of Ayush vide Gazette notification no.- G.S.R. 360(E) dated 

01.07.2024 omitted Rule 170 of the Drugs Rules, 1945 based on 

recommendations from the Ayurvedic, Siddha, and Unani Drugs Technical 

Advisory Board (ASUDTAB). Further, Hon’ble Supreme Court of India vide its 

order dated 27.08.2024 in W.P. (CIVIL) NO.645/2022 has stayed the notification 

of omission of Rule 170 of the Drugs Rules, 1945 till further orders. 

As per the information received from All India Institute of Ayurveda (AIIA), 

New Delhi regarding Pharmacovigilance Program for Ayurveda, Siddha, Unani 

and Homeopathy drugs (ASUandH), the detail of number of complaints with 

regards to Rule 170 of the Drugs Rules, 1945 prohibiting misleading 

advertisements related to Ayurveda, Yoga, Unani, Siddha, and Homeopathy 

(AYUSH) products is enclosed as Statement-I. 

(b) As per the information received from Pharmacovigilance Program for 

ASUandH drugs, AIIA, New Delhi and State/UT’s licensing authorities, the 
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details of the companies which have violated the Rule 170 of the Drugs Rules, 

1945 is  enclosed as Statement-II. 

(c) and (d) Enforcement of legal provisions under the Drugs and Cosmetics Act, 

1940 and rules made thereunder pertaining to ASUandHdrugs is vested with the 

State Drug Controllers/State Licensing Authorities appointed by the concerned 

State/UT government. As per the information received from State/UT’s licensing 

authorities, the details of the action taken/penalty by the Government against 

the companies which have violated the Rule 170 of the Drugs Rules, 1945 is  

enclosed as Statement-III. 

 

STATEMENT-I 

As per the information received from Pharmacovigilance Program for 
ASUandH drugs, AIIA, the details of number of complaints received with 
regards to Rule 170 of the Drugs Rules, 1945 prohibiting misleading 
advertisements related to Ayurveda, Yoga, Unani, Siddha and Homeopathy 
(AYUSH) productsfrom January to October 2024 is as follows: 
 

S. 
No. 

Month No. of advertisements 

1. Jan-24 121 
2. Feb-24 129 
3. Mar-24 130 
4. Apr-24 4 
5. May-24 67 
6. Jun-24 52 
7. Jul-24 11 
8. Aug-24 0 
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9. Sep-24 3 
10. Oct-24 11 

 

 

STATEMENT-II 

As per the information received from Pharmacovigilance Program for 

ASUandH drugs, AIIA and State/UT’s licensing authorities, the detailsof 

the companies which have violated the Rule 170 of the Drugs Rules, 1945, 

company-wise from January to October 2024are as follows:  

 
S. 

No.  

Name of the State/ UT 

and others 

Details of companies which have violated the 

Rule 170 of the Drugs Rules, 1945 

Pharmacovigilance 

Program for ASUandH 

drugs, AIIA  ( Data from 

January to October 

2024) 

1)Amar Products 2) Amrit Noni Products 3) Dr. 

Asma Herbals 4)  B.C. Hasaram and Sons 5) 

Baidyanath 6) Bhargava 7) Charutbhuj Pharma 8) 

Dhootpapeshwar 9) Divisa 10) Dr Dassan 11) 

DrJuneja's 12) Dr Nutricio 13) Dr Thanki's 14) 

Emami Ltd. 15) Gynoveda 16) Jagat Pharma 17) 

Jolly Pharmacy 18) Kapiva 19) Tulison Pharma 20) 

Krishna Herbals 21) Orichem Drugs and 

Pharmaceuticals 22) Pankajakasturi Herbal India 

23) Patanjali 24) Rajvaidya Ayurveda 25) Satrishi 

Herbals 26) SBS Bio-tech 27) Shankar Pharmacy 

28) Shree Maruti Harbals 29) Swaarnim Nature 

Science Ltd. 30) Techno Pharma 31) Trichup Brand 

32) Dr. Trust Healthcare 33) Well ’n’ care  34) Zandu 

Care 35) Zee Pharmacueticals 36) Zocveda 

Wellness 
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Tamil Nadu 

(2019) 

1. M/s. Pee Gee Pharma, No. 2/143, Sivadapuram, 

S.O, Salem - 636 307 

2. M/s. Ancient Pharma, Door No. 4/150, Virathanur 

Road, Ayyanarpuram, Panaiyur Post, Madurai - 625 

009 

3. M/s. Shankaralaya Herbals Pvt Ltd, No. 9, 10th 

Cross Street, Mangalanagar, Chennai-116 

Gujarat 

(May 2024-October 

2024) 

1. Dr. Vasishtha'sAyu Remedies 

2. Sheth Brothers 

3. EmamiPvt Ltd 

4. VasuHealthcare,Vadodara 

5. S B Biotech 

6 Vivvan Herbals, Ahmedabad 

7.Shree Shankar Ayurvedic Pharmacy, Ahmedabad 

8. Shreejee Remedies, Ahmedabad 

 

Delhi May 2020: 

1. M/s RajvaidyaShital Prasad and Sons 

 

May 2024 till date: 

1.M/sSaintlife Pharmaceuticals Ltd. 

2.M/s Divisa Herbals Pvt. Ltd. 

3.M/s Trust Health Care 

4. M/s Allen Laboratories Ltd. 

5.M/s Zandu Pharmaceuticals Ltd.,  

6.M/s RajvaidyaShital Prasad and Sons 

7.M/s Oriental Chemical Works 

8. M/s Dabur India Ltd. 

9.M/s Shree BaidyanathAyurvedBhawan 

10.M/s New Royal Products 

11.M/s Dehlvi Remedies Pvt. Ltd. 
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12. M/s Apsara Herbals 

13.M/s Rex Remedies Ltd.  

14.M/s Rahat Herbal Industries 

15.M/s Emami Limited 

15.M/s Khojati Herbals 

16.M/s Vicco Laboratories 

17.M/s Sana Herbals (P) Ltd. 

18. M/s Hamdard Laboratories (INDIA)  

19. M/s Dehlvi Naturals 

Odisha NIL 

Kerala NIL 

Karnataka NIL 

Mizoram NIL 

Haryana  NIL 

Arunachal Pradesh NIL 

Jharkhand NIL 

Assam NIL 

West Bengal NIL 

 

 

STATEMENT-III 

As per the information received from State/UT’s licensing authorities, 
the details of the action taken by the Government against the companies 
which have violated the Rule 170 of the Drugs Rules, 1945 is as follows: 
 

S. 
No.  

Name of the 
State/ UT 

Details of the penalties/action taken against 
the companies 

1.  Tamil Nadu 1. License of Asthra Power Tonic Capsule and 
Cream of M/s. Pee Gee Pharma, No. 2/143, 
Sivadapuram, S.O, Salem 636 307 had been 
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suspended for one month for illegal 
advertisement with false claim. 
 
2. License of Boraxine Ointment of M/s Ancient 
Pharma, Door No. 4/150, Virathanur Road, 
Ayyanarpuram, Panaiyur Post, Madurai - 625 
009 had been suspended for one month for 
illegal advertisement with false claim. 
 
3. License of Segro Plus Capsule, MusliSegro 
Capsule andKamana Capsule of M/s 
Shankaralaya Herbals Pvt Ltd, No. 9, 10th Cross 
Street, Mangalanagar, Chennai 116 had been 
suspended for one month for illegal 
advertisement with false claim. 

2.Gujarat 
 

Warning issued to the following companies: 
 
1. Dr. Vasishtha's Ayu Remedies 
2. Sheth brothers 
3. EmamiPvt Ltd 
4. Vasu Healthcare,Vadodara 
5. S B Biotech 
6 Vivvan Herbals, Ahmedabad 
7.Shree Shankar Ayurvedic Pharmacy, 
Ahmedabad 
 
Supreme Court notice issued to: 
 
Shreejee Remedies, Ahmedabad 
 

3.Delhi Show cause notices, warnings and further 
necessary actions along with intimation to the 
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concerned State Licensing Authorities were 
initiated and legal opinion in some cases is also 
sought for. 

4.Karnataka 
(2019-till date) 

 

Division 
 

No. of notices issued for 
violation of Rule 170 of 
the Drugs Rules, 1945 

Kalaburagi 0 
Belagavi 143 
Mysuru 280 
Bengaluru 139 
Bengaluru 
Headquarters 

52 

Total 614 
5.Odisha NIL 
6.Kerala NIL 
7.Mizoram  NIL 
8.Haryana  NIL 
9.Arunachal 

Pradesh  
NIL 

10.Jharkhand NIL 
11.Assam NIL 
12.West Bengal NIL 

 

 

INVESTMENT ON NATIONAL WATERWAYS 

3010. SHRIMATI ANITA SUBHADARSHINI:  

Will the Minister of PORTS, SHIPPING AND WATERWAYS  be  pleased to 

state: 
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(a) whether the Government has set any target to complete 23 National 

Waterways in the country;  

(b) if so, the estimated year of completion and the amount of investment on the 

above said waterways;  

(c) the details of the waterways enlisted for development as National Waterways 

in the State of Odisha; and  

(d) the approximate volume of cargo transport expected through these National 

waterways by the year 2025? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS 

(SHRI SARBANANDA SONOWAL): 

(a) and (b) Yes. Ministry of Ports, Shipping and Waterways has approved 

projects worth Rs. 5950 crore for development of 23 National Waterways (NWs) 

by March 2026. 

(c) There are six (6) declared National Waterways in the State of Odisha, details 

of which are given in the enclosed  Statement-I. Out of which, development 

activities have been taken up on three (3) NWs viz. NW-5, NW-14 and NW-64. 

 (d) The details of approximate volume of cargo movement on National 

Waterways in the State of Odisha is given in the enclosed  Statement-II. 

 

STATEMENT-I 

Details of National Waterways in State of Odisha 
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1. NW-5 (East Coast Canal And Matai River/Brahmani-Kharsua-

Dhamra Rivers/Mahanadi Delta Rivers): Comprising of Talcher-Dhamra 

Stretch of Brahmani-Kharsua-Tantighai-PanduaNala-DudheiNala-

KaniDhamra-river system, Geonkhali-Charbatia Stretch of East Coast 

Canal, Charbatia-Dhamra Stretch of Matai River and Mahanadi Delta 

Rivers 

2. NW-14 (Baitarni River):Dattapur village to confluence with 

Dhamra river near LaxmiprasadDia 

3. NW-22 (BirupaBadiGengutiBrahmani River System):Birupa 

Barrage at Choudwar to Confluence of Birupa and Brahmani rivers near 

UpperkaiPada village including alternative route from Samaspur village to 

near Kharagpur village Bramani river from confluence of Birupa and 

Brhmani rivers near UpperkaiPada village to Bramani river at Katana. 

4. NW-23 (BudhaBalanga River): Barrage (approx 300m from 

Patalipura village) to confluence of BudhaBalanga river with Bay of Bengal 

at Chandipur Fishing Port  

5. NW-64 (Mahanadi River): Sambalpur Barrage to Paradip 

6. NW-96 (Subarnrekha River):Chandil Dam to confluence with Bay 

of Bengal  

STATEMENT-II 

DETAILS OF APPROXIMATE CARGO MOVEMENT ON NATIONAL 

WATERWAYS IN THE STATE OF ODISHA 
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Cargo Movement  2021-22 to 2024-25 till Oct(in Million Tons) on National Waterways in 

Odisha 

National Waterways (NW) 2021-22 2022-23 2023-24 2024-25 till Oct 

NW-5 (East Coast Canal And Matai 

River/Brahmani-Kharsua-Dhamra 

Rivers/Mahanadi Delta Rivers) 

0.01 0.40 0.64 0.15 

NW-23 (BudhaBalanga) - 0.03 0.02 0.01 

NW-64 (Mahanadi River) 0.01 0.45 0.67 0.16 

Total  0.03 0.88 1.33 0.31 

 

ENHANCEMENT OF MARITIME INFRASTRUCTURE IN TAMIL NADU 

3011. THIRU DAYANIDHI MARAN:  

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to state: 

(a) the specific initiatives taken and investments made for enhancing maritime 

infrastructure in the State of Tamil Nadu; 

(b) whether there are any proposals to construct additional ports, minor 

harboures, or terminals in Tamil Nadu as part of the Ministry's 80 lakh crore 

investment vision and ifso, the details thereof; 

(c) the steps taken/proposed to be taken by the Government to ensure ports in 

Tamil Naduare included in global trade routes and also to promote the State as 

a global hub for trade; 

(d) the manner in which the Government envision Tamil Nadu contributing to 

India’s goal of becoming a maritime leader by 2030; 
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(e) whether any projects are being considered for implementation in the said 

State for leveraging the States strategic location and the resources allocated 

towards this goal; and 

(f) the measures planned toreduce costs and improve logistics for exporters in 

Tamil Nadu? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS  

(SHRI SARBANANDA SONOWAL): 

(a), (b), (c) and (e)The Sagarmala programme is the flagship programme of the 

Ministry of Ports, Shipping and Waterways to promote port-led development in 

the country through harnessing India’s 7,500 km long coastline, 14,500 km of 

potentially navigable waterways and strategic location on key international 

maritime trade routes. As a part of Sagarmala Programme, 98 Projects worth 

more than Rs 93,376 Cr. have been identified under Sagarmala  Programme  in 

the state of Tamil Nadu for enhancing the infrastructure related to port 

modernization, port connectivity, port-led industrialization, coastal community 

development and coastal shipping and inland water transport.  These projects 

are implemented by Central Ministries, lWAl, Indian Railways, State Government 

and Major Ports etc.Ministry of Ports, Shipping and Waterways under Sagarmala 

Scheme is partially funding 22 projects worth Rs   1240 Cr in the state of Tamil 

Nadu. The details of projects undertaken in Tamil Nadu under Sagarmala 

Scheme is given in the enclosed  Statement.  
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(d) and (f) Tamil Nadu boasts a 1,076 km long coastline, which is crucial for 

enhancing India's maritime trade. The state has three Major Ports viz. Chennai 

Port, Tuticorin Port (V.O. Chidambaranar Port), and Kamarajar Port, which 

handle a significant portion of India's cargo, especially containerized and bulk 

cargo. Its location along key international shipping routes makes it pivotal for 

increasing India’s maritime trade and ensuring global connectivity.The 

Government is focusing on developing and modernizing port infrastructure at 

Major Ports in Tamil Nadu to accommodate larger vessels, streamline cargo 

handling, and increase port capacity to reduce costs and improve logistics for 

exporters in Tamil Nadu.  

 

STATEMENT 

Status of Sagarmala-funded Projects in the State of Tamil Nadu 

Sr 
No 

Name of Project Status 
Cost (Rs. 
Cr) 

Funds 
Sanction
ed (Rs. 
Cr) 

1 

Creation of additional 
berthing facilities for the 
tourist vessels at Cuddalore, 
Tamil Nadu 

Under 
Development 

11.00 11.00 

2 
Creation of additional 
berthing facilities at 
Kanyakumari  

Under 
Development 

4.18 3.87 
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3 
Creation of Berthing facilities 
for tourist vessels at Agni 
Theertham, Tamil Nadu  

Under 
Implementatio
n 

7.81 7.81 

4 

Development and Operation 
of a full-fledged Truck Parking 
Terminal adjacent to NH7A 
opposite to Fisheries college 
at V. O .Chidambaranar 

Completed 25.00 10.00 

5 

Coastal berth with dredged 
depth of 10.0m to handle 
vessels up to 15000 DWT -
length 150m at VoCPT 

Completed 36.00 30.00 

6 Coastal Cargo Berth at ChPT Completed 80.00 30.00 

7 

Construction of Breakwater 
both in North and South side 
of entrance channel- Berth-1- 
Berth-2 and Capital Dredging 
at Cuddalore Port -From 
entrance channel till cargo 
berths  

Completed 135.00 67.50 

8 
Development of paved 
storage yard at Chennai Port 
for handling export cargo 

Completed 54.00 25.73 

9 
Construction of Bunker berth 
at Chennai Port 

Completed 44.00 22.00 

10 

Construction of a fishing 
harbour at Poompuhar in 
Nagapattinam District in 
Tamil Nadu 

Completed 148.00 37.00 

11 
Expansion of fishing harbour 
at Chinnamuttomin 

Completed 74.00 18.38 
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Kanyakumari District in Tamil 
Nadu 

12 
Coastal Districts Skill 
Development Program - 
Phase I -Tamil Nadu 

Completed 2.94 2.94 

13 

Construction of widening the 
Korampallam Surplus course 
bridge and rail over bridge -
RoB including widening of 
road from western boundary 
to TTPS 

Completed 42.00 20.00 

14 

Dredging the dock basin for 
coastal cargo berth at VOCPT 
-Dredging in front of 
dedicated coastal berth 

Completed 98.00 20.88 

15 
National Technology Center 
for Ports- Waterways and 
Coasts  -New Campus 

Completed 77.03 39.67 

16 
Coastal Districts Skill 
Development Program - 
Phase 2 -Tamil Nadu 

Under 
Implementatio
n 

10.67 10.67 

17 
Fishing harbor at Mookaiyur 
in Ramanathapuram district in 
Tamil Nadu 

Completed 113.90 28.48 

18 
Fishing harbour at Kuthakal, 
Kunthukul -TN  

Completed 74.00 18.50 

19 

Modern elevated steel bridge 
for safe trasport of tourists 
from Vivekananda Rock to 
Thiruvalluvur statue  

Under 
Implementatio
n 

31.05 15.53 
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20 
Modernisation of Chennai 
Fishing Harbour Project 

Under 
Implementatio
n 

99.85 49.93 

  21 

Creation of additional 
berthing 
facilities at 
VilloondiTheertham, Tamil 
Nadu 

Under 
Implementatio
n 

3.66 3.66 

22 

Development of Buffer 
Parking yard for Trailers / 
Trucks at the backup areas of 
Berth No. 24B(BD-II) in 
Chennai Port Authority 

Under 
Implementatio
n 

52.85 39.42 

 

 

मानिसक ÖवाÖÃय दखेरखे पेशेवर 

3012.  ®ी हनुमान बेनीवाल: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) ³या सरकार को यह ²ात है िक भारत म¤ अÆय दशेŌ कì तुलना म¤ ÿित Óयिĉ मानिसक ÖवाÖÃय 

दखेरखे संबंधीपेशेवरŌ कì सं́ या सबसे कम है; 

(ख) यिद हां, तो तÂसंबंधी Êयौरा ³या है; 

(ग) मानिसक ÖवाÖÃय के ±ेý म¤ पयाªĮ मनोिचिकÂसकŌ, मनोवै²ािनकŌ और सामािजक कायªकताªओ ं

को तैयार करने केिलए िश±ा और ÿिश±ण कायªøमŌ कì कमी के कारण ³या ह§; और 

(घ) ³या सरकार कì योजना मानिसक ÖवाÖÃय समÖया को समुिचत तरीके से हल करने और देश 

म¤मानिसक रोग सेजड़ुे सामािजक कलंक को दूर करन े हेत ु मानिसक ÖवाÖÃय कायªकताªओ ं को 

ÿिशि±त करने के िलए कदम उठाने कì है, यिदहां, तो तÂसंबंधी Êयौरा ³या है? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  
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(®ी ÿतापराव गणपतराव जाधव): 

(क) और (ख) राÕůीय आयिुवª²ान आयोग Ĭारा दी गई सूचना के अनसुार नवंबर, 2024 तक राºय 

िचिकÂसा पåरषदŌ (एसएमसी) और राÕůीय आयिुवª²ान आयोग म¤ 13,86,145 एलोपैिथक डॉ³टर 

पंजीकृत ह§। पंजीकृत एलोपैिथक डॉ³टरŌ कì 80% उपलÊधता और लगभग 6.14 लाख आयषु 

डॉ³टरŌ को मानते हòए देश म¤ डॉ³टर-जनसं́ या अनपुात लगभग 1:811 है जो डÊÐयूएचओ के 

1:1000 के मानक स ेबेहतर है। 

 िनमहांस, ब¤गलŁु Ĭारा देश के 12 राºयŌ म¤ िकए गए राÕůीय मानिसक ÖवाÖÃय सव¥±ण 

(एनएमएचएस) 2016 के अनसुार, एनएमएचएस राºयŌ म¤ मनोिचिकÂसकŌ कì उपलÊधता मÅय 

ÿदेश म¤ ÿित लाख जनसं´या पर 0.05 स ेलेकर केरल म¤ ÿित लाख जनसं´या पर 1.2 तक िभÆन-

िभÆन थी। 

(ग) और (घ) सरकार न ेमेिडकल कॉलेजŌ कì सं́ या म¤ विृĦ कì है और इसके बाद एमबीबीएस सीटŌ 

म¤ भी विृĦ कì है। मेिडकल कॉलेजŌ कì सं́ या म¤ 102% कì वृिĦ हòई है जो 2014 स ेपहले 387 

थी जो अब बढ़कर 780 है। इसके अलावा, एमबीबीएस सीटŌ म¤ 130% कì विृĦ हòई है जो 2014 स े

पहले 51,348 थी जो अब बढ़कर 1,18,137 हो गई है और पीजी सीटŌ म¤ 135% कì विृĦ हòई है 

जो 2014 स ेपहले 31,185 थी जो अब बढ़कर 73,157 हो गई है। 

  दशे म¤ मनोिचिकÂसकŌ कì सं́ या बढ़ाने के िलए राÕůीय आयिुवª²ान आयोग (एनएमसी) के 

Öनातको°र िचिकÂसा िश±ा बोडª (पीजीएमईबी) न े15.1.2024 को Öनातको°र पाठ्यøमŌ के िलए 

Æयूनतम मानक आवÔयकताए ँ- 2023 (पीजीएमएसआर-2023) जारी कì ह§। एमडी (मनोिचिकÂसा) 

कì िश±ा आरभं करन/ेसीटŌ म¤ विृĦ करने के िलए, ÿÂयेक अितåरĉ सीट के िलए 20% कì विृĦ 

सिहत अिधकतम 2 पीजी छाýŌ के वािषªक ÿवेश हेत ुओपीडी कì सं́ या घटाकर 30 ÿितिदन कर 

दी गई है। इसी ÿकार, मेिडकल कॉलेज म¤ 2 सीट, 3 सीट और 5 सीट के साथ एमडी (मनोिचिकÂसा) 
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पाठ्यøम शुł करने के िलए ÿित यूिनट Æयूनतम आवÔयक िबÖतरŌ कì सं́ या øमशः 8, 12और 

20 िबÖतर ह§। 

  एनएमएचपी के िविशĶ पåरचयाª घटक के तहत, मानिसक ÖवाÖÃय िविशĶताओ ंवाल ेपीजी 

िवभागŌ म¤ छाýŌ के ÿवेश को बढ़ाने के साथ-साथ िविशĶ Öतर कì उपचार सिुवधाए ंÿदान करन ेके 

िलए 25 उÂकृĶता क¤ þŌ को मंजूरी दी गई है। इसके अलावा, सरकार न े मानिसक ÖवाÖÃय 

िविशĶताओ ंम¤ 47 पीजी िवभागŌ को सŀुढ़ करने के िलए 19 सरकारी मेिडकल कॉलेजŌ/सÖंथानŌ 

को भी सहयोग िदया है। 

  इसके अलावा, भारत सरकार दशे म¤ राÕůीय मानिसक ÖवाÖÃय कायªøम (एनएमएचपी) को 

लागू कर रही है। एनएमएचपी के िजला मानिसक ÖवाÖÃय कायªøम (डीएमएचपी) घटक को 767 

िजलŌ म¤ कायाªÆवयन के िलए मंजूरी दी गई है, िजसके िलए राÕůीय ÖवाÖÃय िमशन के माÅयम से 

राºयŌ/संघ राºय ±ेýŌ को सहायता ÿदान कì जाती है। डीएमएचपी के घटकŌ म¤ स ेएक िवशेष² और 

गैर-िवशेष² संवगŎ जैसे िचिकÂसा अिधकाåरयŌ, मनोवै²ािनकŌ, सामािजक कायªकताªओ ंऔर नसŎ 

को ÿिश±ण ÿदान करना है। 

 

  सरकार ÿाथिमक ÖवाÖÃय सेवा Öतर पर मानिसक ÖवाÖÃय सेवाओ ंको सŀुढ़  करने के 

िलए भी कदम उठा रही है। सरकार ने 1.73 लाख स ेअिधक उप ÖवाÖÃय क¤ þŌ (एसएचसी) और 

ÿाथिमक ÖवाÖÃय क¤ þŌ (पीएचसी) को आयÕुमान आरोµय मंिदरŌ म¤ उÆनत िकया है। इन आयÕुमान 

आरोµय मंिदरŌ म¤ ÿदान कì जाने वाली Óयापक ÿाथिमक ÖवाÖÃय पाåरचयाª के तहत सेवाओ ंके 

पैकेज म¤ मानिसक ÖवाÖÃय सेवाओ ंको भी जोड़ा गया है। आयÕुमान भारत के तहत आयÕुमान 

आरोµय मंिदरŌ म¤ मानिसक, तंिýकािव²ान संबंधी और नशीले-पदाथª के उपयोग संबंधी िवकारŌ 

(एमएनएस) पर िविभÆन संवगŎ के िलए पåरचालन िदशािनद¥श और ÿिश±ण मैनअुल जारी िकए गए 

ह§। 
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  सरकार तीन क¤ þीय मानिसक ÖवाÖÃय सÖंथानŌ अथाªत् राÕůीय मानिसक ÖवाÖÃय और 

तंिýका िव²ान सÖंथान, ब¤गलŁु, लोकिÿय गोपीनाथ बोरदोलोई ±ेýीय मानिसक ÖवाÖÃय सÖंथान, 

तेजपरु, असम और क¤ þीय मनोिचिकÂसा सÖंथान, रांची म¤ 2018 स ेÖथािपत िडिजटल अकादिमयŌ 

के माÅयम स ेसामाÆय ÖवाÖÃय पåरचयाª िचिकÂसा और पैरा-मेिडकल पेशेवरŌ कì िविभÆन ®ेिणयŌ 

के िलए ऑनलाइन ÿिश±ण पाठ्यøम ÿदान करके दशे के अÐपसेिवत ±ेýŌ म¤ मानिसक ÖवाÖÃय 

सेवाए ंÿदान करने के िलए जनशिĉ कì उपलÊधता को भी बढ़ा रही है। िडिजटल अकादिमयŌ के 

तहत ÿिशि±त पेशेवरŌ कì कुल सं́ या 42,488 है। 

  भारतीय पुनवाªस पåरषद स ेÿाĮ सूचना के अनसुार, वतªमान म¤ 66 सÖंथान/िवĵिवīालय 

एम.िफल. नैदािनक मनोिव²ान पाठ्यøम चला रहे ह§। पåरषद न े शै±िणक सý 2024-25 स े

बी.एससी. नैदािनक मनोिव²ान (ऑनसª) पाठ्यøम शłु िकया है और नैदािनक मनोिव²ान म¤ 

अिधक पेशेवरŌ को तैयार करने के िलए 19 िवĵिवīालयŌ को यह पाठ्यøम चलाने कì Öवीकृित दी 

है। 

उपयुªĉ के अलावा, सरकार ने दशे म¤ गुणव°ापूणª मानिसक ÖवाÖÃय परामशª और पåरचयाª 

सेवाओ ंतक पहòचँ को और बेहतर बनाने के िलए िदनांक 10 अ³टूबर, 2022 को “राÕůीय टेली 

मानिसक ÖवाÖÃय कायªøम” शुł िकया है। िदनांक 22.11.2024 कì िÖथित के अनुसार, 36 

राºयŌ/संघ राºय ±ेýŌ ने 53 टेली मानस ÿकोķ Öथािपत िकए ह§ और टेली मानिसक ÖवाÖÃय सेवाए ँ

शुł कì ह§। हेÐपलाइन नंबर पर 15,95,000 स ेअिधक कॉल का समाधान िकया गया है।  

सरकार न ेिवĵ मानिसक ÖवाÖÃय िदवस - 10 अ³टूबर, 2024 के अवसर पर टेली मानस 

मोबाइल एिÈलकेशन भी लॉÆच िकया है। टेली-मानस मोबाइल एिÈलकेशन एक Óयापक मोबाइल 

Èलेटफ़ॉमª है िजसे कÐयाण स ेलेकर मानिसक िवकारŌ तक के मĥुŌ के िलए सहायता ÿदान करने के 

िलए िवकिसत िकया गया है। 
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िमशन वाÂसÐय योजना 

3013. ®ी हरÆेþ िसहं मिलक: 

®ी कंवर िसहं तंवर: 

®ीमती िÖमता उदय वाघ: 

®ी लुÌबा राम: 

®ी िवīुत बरन महतो: 

®ी िदलीप शइकìया: 

®ीमती शोभनाबेन महÆेþिसंह बारैया: 

®ी भतृªहåर महताब: 

®ी िवजय कुमार दूबे: 

³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 

(क)  ³या सरकार िमशन वाÂसÐय कायाªिÆवत कर रही है, यिद हां, तो इसकì मु́ यिवशेषता, लàय 

और उĥेÔयŌ सिहत तÂसंबधी Êयौरा ³या है; 

(ख)  ³या सरकार ने िविभÆन राºयŌ, िवशेष łप स ेउ°र ÿदेश और महाराÕů म¤ उĉिमशन कì 

उपलिÊधयŌ को जांचने के िलए कोई आंकलन िकया है; 

(ग)  यिद हां, तो तÂसंबंधी Êयौरा ³या है और यह देश म¤, िवशेष łप से उ°र ÿदेश केअमरोहा 

संसदीय िनवाªचन और महाराÕů म¤ किठन पåरिÖथितयŌ म¤ रहने वाले ब¸चŌके िलए अपने िनिदªĶ 

कÐयाण लàयŌ को िकस सीमा तक पूरा करने म¤ स±म रही है; 

(घ)  िविभÆन राºयŌ, िवशेष łप से उĉ ±ेýŌ म¤ वषª 2023-24 म¤ गोद िलए गए ब¸चŌ कìसं́ या 

िकतनी है और संÖथागत देखरखे म¤ िकतने ब¸चे ह§; 

(ड.)  उĉ िमशन के अंतगªत जीिवका िÖथितयŌ और संभावनाओ ंम¤ सुधार के िलए उठाएजा रहे 

कदमŌ का Êयौरा ³या है; और 

(च)  ³या इसके कायाªÆवयन म¤ िकसी चुनौती या कमी को िचिÆहत िकया गया है, यिद हां, तो 

तÂसंबंधी Êयौरा ³या है? 



 
 
13.12.2024  181
   
 

 

मिहला और बाल िवकास मंýालय म¤ राºय मýंी (®ीमती सािवýी ठाकुर): 

 

(क): मिहला एवं बाल िवकास मंýालय राºयŌ/संघ राºय ±ेýŌ के माÅयम से ‘िमशन वाÂसÐय’ 

नामक क¤ þ ÿायोिजत योजना कायाªिÆवत कर रहा हैिजसका उĥेÔय देखभाल और संर±ण कì जłरत 

वाले ब¸चŌ (सीएनसीपी) और िविध का उÐ लघंन करने वाले ब¸चŌ (सीसीएल) को सहायता ÿदान 

करना है। िमशन वाÂसÐय का उĥेÔय यह सिुनिĲत करना है िक पåरयोजनाए ं/कायªøम तैयार करते 

समय ब¸चŌ के सवō°म िहतŌ का हमेशा Åयान रखा जाता है। इन उĥेÔयŌ म¤ ब¸चŌ के िलए आवÔयक 

सेवाओ,ं आपातकालीन आउटरीच सेवाओ ंकì Öथापना और संÖथागत और गैर-सÖंथागत देखभाल 

सेवाओ ं को मजबूत करना शािमल है। इस िमशन के तहत Öथािपत बाल देखभाल संÖथान 

(सीसीआई) अÆय बातŌ के साथ-साथ आय ुके अनकूुल िश±ा, Óयावसाियक ÿिश±ण तक पहòंच, 

मनोरंजन, ÖवाÖÃय देखभाल और परामशª ÿदान करते ह§। 

उ°र-पूवê राºयŌ और पहाड़ी राºयŌ - िहमाचल ÿदशे और उ°राखंड तथा जÌमू व कÔमीर 

संघ राºय ±ेý को छोड़कर, जहां लागत साझाकरण 90:10 के अनपुात म¤ है, सभी राºयŌ और 

िवधानमंडल वाले सघं राºय ±ेýŌ के िलए िनिधयां क¤ þ और राºयŌ के बीच 60:40 के अनपुात म¤ 

साझा कì जाती ह§। िवधानमंडल रिहत संघ राºय ±ýेŌ म¤ 100% लागत क¤ þ सरकार Ĭारा वहन कì 

जाती है। 

िमशन वाÂसÐय योजना कì मु́ य िवशेषताओ ंम¤ अÆ य बातŌ केसाथ-साथ सÖंथागत देखभाल 

और गैर-सÖंथागत दखेभाल (ÿायोजन, पालन-पोषण और पÔ चात देखभाल) को मजबूत करना, 

ÿÂयेक िजले म¤ बाल कÐयाण सिमित और िकशोर Æयाय बोडª कì Öथापना, 24x7x365 चाइÐड 

हेÐपलाइन (1098) सवेाए,ं िविभÆन ÖतरŌ पर िनगरानी एवं समी±ा और अÆय मýंालयŌ/िवभागŌ के 

साथ तालमेल शािमल ह§। इसम¤ राºय Öतर पर राºय बाल संर±ण सोसाइटी, राºय द°कúहण 
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संसाधन एज¤सी और िजला Öतर पर िजला मिजÖůेट/िजला बाल संर±ण इकाई कì भूिमका और 

िजÌमेदाåरयŌ का उÐ लखे िकया गया है। 

(ख) और (ग): तÂकालीन बाल संर±ण सेवा योजना का मूÐयांकन िकया गया था। राÕůीय भारत 

पåरवतªन संÖथान (नीित) आयोग ने 2020 म¤पूवªवतê बाल संर±ण सेवा योजना सिहत मिहला एवं 

बाल िवकास कì सभी योजनाओ ंका एक मूÐयांकन अÅययन िकयािजसे िमशन वाÂसÐय म¤ शािमल 

कर िलया गया है। इस अÅययन म¤ मंýालय कì योजनाओ ंकì ÿभावशीलता, ±मता, ÿभाव आिद 

जैसे Óयापक पहलू शािमल िकए गए थे। महाराÕů और उ°र ÿदशे राºयŌ सिहत 12 राºयŌ/संघ राºय 

±ेýŌ म¤ यह अÅययन िकया गया था। 

इस अÅययन के िनÕकषŎ म¤, अÆय बातŌ के साथ-साथ, यह उÐलेख िकया गया है िक इस 

योजना का कायाªÆवयन जेजे अिधिनयम, 2015 के तहत पåरकिÐपत ÿावधानŌ के अनसुार िकया जा 

रहा है और इससे वैधािनक सेवाओ ंकì ÿदायगी म¤ सधुार लाने म¤ योगदान िमला है। 

(घ):  वषª 2023-24 के दौरान 3580 ब¸चŌ को दशे के भीतर और 449 ब¸चŌ को देश के बाहर 

गोद िलया गया। वषª 2023-24 के दौरान िमशन वाÂसÐय योजना कì संÖथागत  दखेभाल के तहत 

सहायता ÿदान िकए गए ब¸चŌ कì राºय/संघ राºय ±ेý-वार सं́ या का Êयौरा संलµन िववरण म¤ 

िदया गया है। 

(ङ) और (च): िमशन वाÂसÐय योजनाजो किठन पåरिÖथितयŌ म¤ रह रहे ब¸चŌ कì देखभाल, संर±ण, 

पनुवाªस और पुनः एकìकरण ÿदान करती है, के तहत िजला बाल संर±ण इकाई िजला मिजÖůेट के 

समú पयªव±ेण म¤ कायª करती है तािक सेवा िवतरण संÖथानŌ यानी बाल देखभाल संÖथानŌ और 

उनम¤ ÿदान कì जाने वाली देखभाल कì समी±ा, िनगरानी और िनरी±ण सिुनिĲत िकया जा सके। 

इस योजना के कायाªÆवयन म¤ आने वाली समÖयाओ ं और किमयŌ को दूर करने के िलए, 

मंýालय ने लाल बहादरु शाľी राÕůीय ÿशासन अकादमी (एलबीएसएनएए), मसूरी के सहयोग स े

राºय सरकारŌ/संघ राºय ±ेý ÿशासनŌ, िजला ÿािधकरणŌ और अÆय जैसे कई िहतधारकŌ कì 
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±मता िनमाªण के िलए िकशोर Æयाय (ब¸चŌ कì दखेभाल और संर±ण) अिधिनयम, 2015 पर एक 

ऑनलाइन ÿिश±ण मॉड्यूल तैयार िकया है। 

मंýालय ने राºयŌ/संघ राºय ±ेýŌ Ĭारा िमशन वाÂसÐय के कायाªÆवयन को सŀुढ़ करने के िलए 

समय-समय पर िविभÆन िदशा-िनद¥श और परामिशªकाए ंजारी कì ह§। इनम¤ िमशन वाÂसÐय िदशा-

िनद¥श, चाइÐड हेÐपलाइन के िलए मानक संचालन ÿिøया और मॉडल फोÖटर केयर िदशा-िनद¥श 

2024 शािमल ह§।  

इस योजना के कायाªÆवयन के संबंध म¤ मंýालय राºयŌ/संघ राºय ±ेýŌ के साथ िनयिमत łप 

से संपकª  भी करता है। इसने इस योजना को ÿभावी ढंग से बढ़ावा दनेे और लागू करने के िलए िमशन 

वाÂसÐय योजना कì शŁुआत के बाद से ±ेýीय सÌमेलन और संवेदीकरण/ÿसार कायªशालाए ं

आयोिजत कì ह§। 

 

िववरण 

वषª 2023-24 दौरान िमशन वाÂसÐय योजना कì सÖंथागत दखेभाल के तहत सहायता ÿाĮ 

ब¸चŌ कì राºय/ सघं राºय±ेý-वार सं́ या 

ø.स.ं राºय/सघं राºय ±ेý 2023-24 
1 आंň ÿदेश 1546 
2 अŁणाचल ÿदशे 206 
3 असम 1241 
4 िबहार 2227 
5 छ°ीसगढ़ 1843 
6 गोवा 461 
7 गजुरात 3195 
8 हåरयाणा 963 
9 िहमाचल ÿदेश 926 
10 जÌमू और कÔमीर 1104 
11 झारखंड 1238 
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12 कनाªटक 3110 
13 केरल 776 
14 मÅय ÿदेश 2597 
15 महाराÕů 3495 
16 मिणपरु 2295 
17 मेघालय 1031 
18 िमजोरम 1172 
19 नागाल§ड 562 
20 उड़ीसा 4431 
21 पंजाब 533 
22 राजÖथान 2733 
23 िसि³कम 468 
24 तिमलनाडु 10118 
25 तेलंगाना 2243 
26 िýपरुा 948 
27 उ°र ÿदेश 3226 
28 उ°राखंड 589 
29 पिĲम बंगाल 4744 
30 अंडमान और िनकोबार 274 
31 चंडीगढ़ 222 
32 दादरा और नगर हवेली एवं दमन और दीव 36 
33 लĥाख 84 
34 ल±Ĭीप 0 
35 िदÐली 1216 
36 पदुचेुरी 739 

  कुल 62592 
 

 

MEDICAL DEVICE INDUSTRY 

3014.  DR. MOHAMMAD JAWED:  

SHRI K. SUDHAKARAN:  
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DR. AMAR SINGH:  

DR. SHASHI THAROOR:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the details of import of various high-end medical devices indicating it as a 

percentage of total Medical devices sale in the country in the past five years, 

country-wise;  

(b) whether the import of high-end devices has risen between 2019-20 and 

2022-23, if so, the reasons for such an increase, despite production-linked 

incentives being in place;  

(c) the steps taken by the Government to promote the domestic medical devices 

sector;  

(d) whether the Government plans to decrease the GST on medical devices and 

increase the import duty on finished medical devices, which is lower than the 

import duty on raw materials or manufacturing components, to promote the 

domestic medical devices sector, if so, the details thereof and if not, the reasons 

therefor;  

(e) whether the Government plans to establish additional central medical device 

testing laboratories to address the current shortfall; and  

(f) the steps taken by the Government to adopt advanced technologies such as 

cloud computing and robotic process automation to enhance the process of 

domestic manufacturing in the country? 



 
 
13.12.2024  186
   
 

 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a) and (b): As per DGCI andS, Ministry of Commerce and Industry, Import-

Export data in respect of five segments (Consumables and Disposables, Electro-

Medical Equip, Implants, In-Vitro Diagnostics, Surgical Instruments) of medical 

devices for last five years is as follows: 

(USD Million) 

 F.Y. 2019-

20 

F.Y. 2020-

21 

FY 2021-

22 

FY 2022-

23 

FY  2023-24 

Export 2293 2532 2923 3391 3785 

Import 5845 6242 8540 7492 8188 

 

Between FY 2019-20 and FY 2022-23, the CAGR of imports in the said 

five segments is 8.63% and CAGR of exports is 13.93 % which indicates that 

growth of exports during this period has been more compared to imports. 

FY 2022-23 was the first year of performance under the PLI Scheme for 

promoting domestic manufacturing of medical devices. Since then the 

cumulative sales made by the applicants under the scheme is Rs 8039.63 crore 

(which includes exports worth Rs 3,844.01 crore) up to September, 2024. 

 

(c): Apart from the Production Linked Incentive Scheme for promoting 

domestic manufacturing of medical devices, Government of India has taken 

several measures to encourage domestic manufacturing of medical devices to 
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reduce import dependence and to boost domestic manufacturing and attract 

large investments.  

(i) Scheme for Promotion of Medical Devices Parks: The scheme 

“Promotion of Medical Device Parks” was approved on 20th March, 2020 for 

providing easy access to world class common infrastructure facilities to medical 

device units located in the parks. The total financial outlay of the scheme is Rs. 

400 crore and the implementation period is from FY 2020-2021 to FY 2024-

2025. Under the scheme, Department had received proposals from 16 States. 

After evaluation of the proposals, Govt. of Uttar Pradesh, Tamil Nadu, Madhya 

Pradesh and Himachal Pradesh were conveyed final approval for creation of 

common infrastructure facilities in the proposed medical device parks in these 

four states. 

(ii) Scheme for Strengthening Medical Device Industry: 

 In order to provide support in critical areas of the medical device industry, 

covering manufacturing of key components and accessories, skill development, 

support for clinical studies, development of common infrastructure and industry 

promotion, a new scheme "Strengthening of Medical Device Industry" with five 

sub-schemes has been launched on 8.11.2024 with financial outlay of Rs. 500 

crore. Sub-schemes under the scheme are as follows:- 

 

(i) Common Facilities for Medical Devices Clusters 
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(ii) Marginal Investment Scheme for Reducing Import 

Dependence 

(iii) Capacity Building and Skill Development for Medical Devices 

(iv) Medical Device Clinical Studies Support Scheme 

(v) Medical Device Promotion Scheme 

 

(d):   As per Department of Revenue, the GST rates and exemptions are 

prescribed on the recommendations of the GST Council which consists of 

representation from both Union and State/UT Governments. There is no such 

recommendation of the GST Council. 

(e):  The Ministry of Health and Family Welfare has informed that they have 

notified six central medical device testing laboratories for testing of certain 

medical devices. Further, in order to strengthen the government medical device 

testing facilities in the country, Medical Devices Rules 2017 has been amended 

vide G.S.R 409(E) dated 02/06/2023 incorporating provisions for State 

Governments to notifying State Medical Device testing laboratories. 

(f):    The adoption of suitable technology by the domestic manufacturers of 

medical devices supported under the schemes of the department is as per their 

own choice. The guidelines for the PLI scheme promoting domestic 

manufacturing of medical devices allow investment in IT and ITES infrastructure 

related to manufacturing to be admissible for meeting the investment target.  

 

 

IPRCL'S FEASIBILITY STUDY FOR NEW RAIL ROUTE 



 
 
13.12.2024  189
   
 

 

3015. SHRI DUSHYANT SINGH: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to state: 

(a) whether the Indian Port Rail and Ropeway Corporation Limited (IPRCL) has 

conducted any feasibility studies/surveys to establish a rail route connecting 

Jaisalmer, Barmer, Bhavtada via Sanchor to Kandla Port for enhancing cargo 

transportation and transshipment capabilities, if so, the details thereof and if not, 

the reasons therefor;  

(b) the details of the key findings of IPRCL’s feasibility study, including the 

estimated cost for the project with both diesel and electric traction options and 

the financial and engineering assessments conducted as part of the study;  

(c) whether the Government have a detailed roadmap and project suggestions, 

outlining the steps for project preparation, stakeholder engagement, and the 

formation of a Joint Venture (JV) or Special Purpose Vehicle (SPV) for the 

project’s execution;  

(d) if so, the details thereof; and  

(e) whether the Government of Rajasthan is cooperating in the said project, if 

so, the details thereof and if not, the reasons therefor? 

 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS  

(SHRI SARBANANDA SONOWAL): 

(a) and (b) IPRCL had conducted feasibility study covering traffic report, 

financial report and engineering survey report for the proposed new rail 
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connectivity from Jaisalmer to Bhabhar via Barmer with a proposed connection 

to Deendayal Port, Kandla via Palanpur, Gandhidham in January, 2018 for 

enhancing cargo transportation and transshipment capabilities.In the Detailed 

Project Report, the estimated cost of the project was Rs. 2177.01 Cr. for diesel 

traction and Rs. 2555.71 Cr. for electric traction. The key findings of the 

feasibility report is given in the enclosed Statement. 

(c) to (e)  IPRCL had submitted copies of the Report to the Government of 

Rajasthan with a roadmap outlining the action to be taken by Government of 

Rajasthan and Deendayal Port Authority (DPA) which includes Preparation of 

Detailed Project Report (DPR) and its approval from Railways, on boarding of 

key stakeholders, formation of JV / SPV for implementation of the Project and 

Project Execution (agreement between IPRCL and JV / SPVs for 

implementation). Due to high value rail project, which is likely to affect adversely 

on Port finances, Ministry of Ports, Shipping and Waterways has requested 

Ministry of Railways to include the said project under the PM Gatishakti plan.  

 

STATEMENT 

Salient Features of the feasibility Report: 

1 States served : Rajasthan, Gujarat 

2 Districts served 

: 

Rajasthan – Barmer, Jalor, 

Jaisalmer 

Gujarat – Banaskantha 
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3 Tehsils served 

: 

Rajasthan – Barmer, 

GudhaMalani, Chohtan, 

Sanchore, Shiv, Fatehgarh, 

Jaisalmer 

Gujarat: Tharad, Vav, Diyodar 

4 Important places : Jaisalmer, Shiv, Barmer. 

Dhorimana, Tharad, Bhabhar 

5 Length 
: 

Route length – 357.28 km 

Construction length – 350.44 km 

6 Ruling gradient : 1 in 150 (compensated) 

7 Yards 

: 

 

a.   Gradient 1 in 1200 

b.    Length 1200 m 

8 Curves 

: 

 

a.    Maximum curvature 2.92 degree (at one location) 

b.    No. of curves and length 115 and length – 64.53 km 

9 Earth work 

: 

 

a.     Cut Max. depth = 16.49 m 

 Volume = 64,03,868 m³ 

b.     Bank Max. height = 11.37 m 

 Volume = 62,18,303 m³ 

10 Bridges   

 a.     Major bridges : 50 inc. 34 canal crossings 

 b.     Minor bridges : 256 

 c.     Road Over Bridges – ROB : 31 

 d.     Road Under Bridges – RUB : 56 

11 Standard of signaling : MACLS std-III Class B features 

12 No. of new stations : 2 Junction, 19 crossing, 3 halt 



 
 
13.12.2024  192
   
 

 

13 New level crossings  Nil 

14 Land required to be acquired : 

Rajasthan – 986.8 hectares 

Gujarat – 246.2 hectares 

 

FUNDS UNDER THE NATIONAL HEALTH MISSION 

3016. SHRI SHAFI PARAMBIL:  

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the total amount of fund allotted/released for each State under the National 

Health Mission for the financial year 2023-24, State-wise; 

(b) the total amount of funds pending for release under the National Health 

Mission for the financial year 2023-24, State-wise; and 

(c) whether there is any delay in releasing pending funds under the National 

Health Mission for the financial year 2023-24 and if so, the details thereof along 

with the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFAR  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c): Under the National Health Mission, technical and financial support is 

provided to the States/UTs for strengthening the healthcare systems, based on 

the proposals received from the States/UTs in their Annual Programme 

Implementation Plan (PIP) and subject to the available resources. 

Based on the proposals received from the States in their Programme 

Implementation Plan (PIP), approvals are provided keeping in view of the 
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resource envelope of the States/UTs as well as existing norms. Release of funds 

under NHM is subject to compliance by States/UTs of the guidelines prescribed 

in this regard by Department of Expenditure, Ministry of Finance. State/UT wise 

funds released under the National Health Mission (NHM) for the financial year 

2023-24 is given in the enclosed  Statement. 

STATEMENT 

States/UTs-wise Central Release under National Health Mission for the FY 

2023-24 

      (Rs. in cr.)  

S. No. Name of the State/UT 2023-24 

1 Andaman and Nicobar Islands 37.84 

2 Andhra Pradesh 1,096.01 

3 Arunachal Pradesh 404.55 

4 Assam 2,257.06 

5 Bihar 2,032.95 

6 Chandigarh 30.58 

7 Chhattisgarh 875.80 

8 Dadra and Nagar Haveli and Daman and Diu 39.92 

9 Delhi 150.54 

10 Goa 48.97 

11 Gujarat 1,506.96 

12 Haryana 524.01 

13 Himachal Pradesh 470.36 

14 Jammu and Kashmir 805.22 

15 Jharkhand 958.06 
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16 Karnataka 1,187.60 

17 Kerala 189.15 

18 Ladakh 120.44 

19 Lakshadweep 3.79 

20 Madhya Pradesh 2,545.68 

21 Maharashtra 2,729.30 

22 Manipur 169.12 

23 Meghalaya 261.39 

24 Mizoram 134.42 

25 Nagaland 184.84 

26 Odisha 1,901.77 

27 Puducherry 30.80 

28 Punjab 91.49 

29 Rajasthan 2,785.46 

30 Sikkim 68.17 

31 Tamil Nadu 1,996.06 

32 Telangana 564.93 

33 Tripura 264.31 

34 Uttar Pradesh 4,928.14 

35 Uttarakhand 711.33 

36 West Bengal 890.42 

 

Note: 

 The above releases relate to Central Govt. Grants and do not 
include State share contribution. 

 

 

बिलया म¤ एÌस 
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3017.  ®ी सनातन पांडेय: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) ³या सरकार कì योजना बिलया िजले म¤ एÌस अÖपताल Öथािपत करने कì है, यिद हां, तो 

तÂसंबंधी Êयौरा ³या है; 

(ख) ³या इस संबंध म¤ कोई सव¥±ण िकया गया है, यिद हां, तो तÂसंबंधी Êयौरा ³या है; 

(ग) ³या सरकार का िवचार इस संबंध म¤ भूिम अिधúहण करने का है; और 

(घ) यिद हां, तो तÂसंबंधी Êयौरा ³या है और यिद नहé, तो इसके ³या कारण ह§? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  

(®ी ÿतापराव गणपतराव जाधव): 

(क) स े(घ): ÿधानमंýी ÖवाÖÃय सरु±ा योजना (पीएमएसएसवाई) के तहत, उ°र ÿदशे राºय म¤ 2 

एÌस, एक एÌस रायबरलेी म¤ और दूसरा एÌस गोरखपुर म¤ जो संचालनरत ह§, सिहत 22 अिखल 

भारतीय आयिुवª²ान सÖंथान (एÌस) कì Öथापना को मंजूरी दी गई है। 

इसके अलावा, उ°र ÿदशे म¤ िविशĶ ÖवाÖÃय पåरचयाª सुिवधाओ ं के िवÖतार और 

सŀुढ़ीकरण के िलए, पीएमएसएसवाई के एक अÆय घटक के तहत सरकारी मेिडकल 

कॉलेजŌ/सÖंथानŌ कì िनÌनिलिखत µयारह(11) उÆनयन पåरयोजनाओ ं को क¤ þ-राºय लागत 

साझाकरण के आधार पर मंजूरी दी गई है: (i) एसजीपीजीआईएमएस, लखनऊ (ii) आईएमएस, 

बीएचयू, वाराणसी म¤ ůॉमास¤टर (iii) जवाहर लाल नहेł मेिडकल कॉलेज ऑफ अलीगढ़ मुिÖलम 

यूिनविसªटी, अलीगढ़ (iv) एमएलबी सरकारी मेिडकल कॉलेज, झांसी (v) बीआरडी मेिडकल कॉलेज, 

गोरखपुर (vi) एमएलएन मेिडकल कॉलेज, इलाहाबाद (vii) एलएलआरएम मेिडकल कॉलेज, मेरठ 

(viii) एसएन मेिडकल कॉलेज, आगरा (ix) जीएसवीएम मेिडकल कॉलेज, कानपरु (x) इंÖटीट्यूट 

ऑफ मेिडकल साइंसेज (आईएमएस), बीएचयू, वाराणसी म¤ एसएसबी और(xi) आईएमएस, बीएचयू 

वाराणसी म¤ आरआईओ। 
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पीएमएसएसवाई के वतªमान चरण म¤, उ°र ÿदशे के बिलया िजल ेम¤ एÌस कì Öथापना का 

कोई ÿÖताव नहé है। 

 

 EXCESSIVE USE OF ANTIBIOTICS IN FROZEN FOOD  

3018. SHRI B. MANICKAM TAGORE: 

SHRI VIJAYAKUMAR ALIAS VIJAY VASANTH: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of permissible limits of antibiotic residues in meat and chicken 

product along with the compliance mechanism of FSSAI in this regard; 

(b) whether the current regulatory framework is sufficient to prevent the misuse 

of antibiotics in the industry and if not, the changes needed to strengthen it; 

(c) the number of cases lodged against manufacturers and suppliers of frozen 

food products of poultry and meat supplying products with high level antibiotic 

residue and their current status along with the action taken by Food Safety and 

Standards Authority of India (FSSAI) in this regard during the last three years; 

(d) whether the FSSAI has imposed fines/penalties and cancelled the licences 

of suppliers and manufacturers of said products who have been found non-

compliant with antibiotic residue standards, if so, the details thereof; 

(e) whether the FSSAI holds both the poultry and meat suppliers and the frozen 

food manufacturers jointly accountable for ensuring that products meet antibiotic 

residue standards and if so, the details thereof; 
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(f) the measures taken/proposed to be taken by FSSAI to fix accountability on 

the suppliers and manufacturers ensuring that such products meet antibiotic 

residue standards throughout the supply chain; and 

(g) the manner by which the FSSAI tests and inspect poultry and meat products 

for antibiotic residues and whether these tests are effective in detecting 

violations and if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) and (b): Food Safety and Standards Authority of India (FSSAI) has notified 

Food Safety and Standards (Contaminants, Toxins and Residues) Regulations, 

2011 wherein permissible limits of 43 antibiotics for meat and poultry have been 

specified. Further, a list of 19 antibiotics and veterinary drugs that are not 

permitted to be used at any stages of processing of meat and meat products and 

poultry is also specified under these regulations. FSSAI andState/UT Food 

Safety Authorities conduct regular surveillance, monitoring, inspection and 

sampling of food products including meat and meat products.   

In cases, where the food samples are found non-conforming, penal 

actions are initiated against the defaulting Food Business Operators (FBOs) as 

per the provisions of FSS Act 2006, Rules and Regulations made thereunder. 

(c) and (d): The enforcement data for meat and meat products, (including 

frozen), fish and fish products (including frozen) and egg and egg products, 
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tested for various parameters and the cases launched and penalties raised is 

given in the enclosed Statement. 

(e) and (f): The section 26 and 27 of Food Safety and Standards (FSS) Act, 2006 

fix the Responsibilities of the Food business operator and define the liability of 

the manufacturers, packers, wholesalers, distributors and sellers respectively. 

As per the Section 26, every food business operator shall ensure that the articles 

of food satisfy the requirements of FSS Act and the rules and regulations made 

thereunder at all stages of production, processing, import, distribution and sale 

within the businesses under his control. 

(g): FSSAI has published a comprehensive set of resources for food safety and 

analysis, including manuals on methods of Analysis of various Foods 

commodities including Meat and Meat products with poultry.  

STATEMENT 

 MEAT AND MEAT PRODUCTS (INCLUDING FROZEN PRODUCTS) 

Year No of 

Samples 

Analysed 

No of non- 

conforming 

samples 

No of 

criminal 

cases 

launched 

Penalty 

raised 

(Rs.) 

No of civil 

cases 

launched 

Penalty 

raised (Rs.) 

2022-23 325 54 17 0 2271* 1266000 

2023-24 300 71 31 60000 174 2536500 

 * Includes data from special drive launched for unlicensed premises. 
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FISH AND FISH PRODUCTS (INCLUDING FROZEN PRODUCTS) 

Year No of 

Samples 

Analysed 

No of non- 

conforming 

samples 

No of 

criminal 

cases 

launched 

Penalty 

raised 

(Rs.) 

No of civil 

cases 

launched  

Penalty 

raised 

(Rs.) 

2022-23 189 31 2 0 6 25000 

2023-24 219 58 7 45000 21 23500 

  

EGG AND EGG PRODUCTS 

Year No of 

Samples 

Analysed 

No of non- 

conforming 

samples 

No of 

criminal 

cases 

launched 

Penalty 

raised 

(Rs.) 

No of civil 

cases 

launched  

Penalty 

raised 

(Rs.) 

2022-23 114 7 0 42000  7 0 

2023-24 114 0 0 0 3 0 

 

 

REFORM AND EXPANSION OF UNSC 

3019. SHRI T. M.  SELVAGANAPATHI: 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) whether it is a fact that despite consistent efforts by India, the move for United 

Nations Security Council reform and expansion has made no progress so far;  

(b) if so, the details thereof;  
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(c) whether it is also true that despite the above, India must continue to push its 

demand for inclusion in the top global decision-making body, if so, the details 

thereof; 

(d) whether India raised this issue during this year’s Summit of the Future at the 

UN held on September 22-23, 2024; and 

(e) if so, the details thereof alongwith the response of G-4 nations all of whom 

claim a permanent seat at the UNSC thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

(a) to (e) The Government of India accords highest priority to getting permanent 

membership for India in an expanded United Nations Security Council. India 

remains engaged, both at the bilateral and multilateral level, in this endeavour. 

India strongly believes that it has all the credentials to be a permanent member 

of a reformed and expanded UN Security Council that reflects contemporary 

global realities. 

India engages actively in the ongoing Inter-Governmental Negotiations 

(IGN) on UNSC reforms. India is working alongside other reform-oriented 

countries through its membership in the G-4 Group (India, Japan, Brazil and 

Germany) and the L.69 Group (cross- regional group of developing countries 

from Asia, Africa and Latin America) to build support among the UN Member 
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States for expansion of the UN Security Council. We have also been constantly 

engaging with countries of the Global South. 

The process of reforming the UNSC would require amendments in the 

United Nations Charter. 

As per Article 108 of the UN Charter:"Amendments to the present Charter 

shall come into force for all Members of the United Nations when they have been 

adopted by a vote of two thirds of the members of the General Assembly and 

ratified in accordance with their respective constitutional processes by two thirds 

of the Members of the United Nations, including all the permanent members of 

the Security Council”. 

  A large number of countries have supported India’s initiatives for reform 

of the UNSC as well as endorsed our candidature for permanent membership in 

a reformed UNSC. 

Prime Minister in his address at the Summit of the Future reiterated 

the need for reforms of global institutions. A large number of countries also 

called for reforms of institutions of global governance, including the UNSC. 

 

 

ICDS NETWORK IN JALPAIGURI 

 3020.  DR. JAYANTA KUMAR ROY: 

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state: 
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(a)  whether the Government is implementing any special progammes to 

address malnutrition and anemia among women and children in Jalpaiguri 

district of West Bengal; 

(b)  if so, the details of the beneficiaries under the POSHAN Abhiyaan 

Scheme; and  

(c)  the details of the steps taken to strengthen the Integrated Child 

Development Services (ICDS) network in Jalpaiguri, including the number of 

functional anganwadi centres and vacancies of anganwadi workers therein?  

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 

DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

(a) Under the 15th Finance Commission, various components like Anganwadi 

services, Poshan Abhiyaan and Scheme for Adolescent girls (of 14-18 years in 

Aspirational Districts and North-Eastern region) have been subsumed under the 

umbrella Mission Saksham Anganwadi and Poshan 2.0 (Mission Poshan 2.0) to 

address the challenge of malnutrition through improved nutrition content and 

delivery. It is a Centrally Sponsored mission, where the responsibility of 

implementation lies with the States/UTs. 

This scheme is universal, self –selecting and is being implemented in all 

Districts of all States/UTs including in the Jalpaiguri district of West Bengal. 

  Nutrition goes beyond mere eating of food; it requires proper digestion, 

absorption, and metabolism which are influenced by factors like sanitation, 

education and access to safe drinking water. As malnutrition requires a multi-

sector approach involving dimensions of food, health, water, sanitation and 
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education, it is crucial to effectively address the issue of malnutrition. The 

challenges of malnutrition is being addressed under Mission Saksham 

Anganwadi and Poshan 2.0 by establishing cross cutting convergence amongst 

18 Ministries/Departments. 

  Under this Mission, a new strategy has been made for reduction in 

malnutrition and for improved health, wellness and immunity through activities 

like community engagement, outreach, behavioral change, and advocacy. It 

focuses on Maternal Nutrition, Infant and Young Child Feeding Norms, treatment 

of Severe Acute Malnutrition (SAM)/ Moderate Acute Malnutrition (MAM) and 

wellness through AYUSH practices to reduce prevalence of wasting, stunting, 

anaemia and being underweight. 

  Under this scheme, Supplementary Nutrition is provided to Children (6 

months to 6 years), Pregnant Women, Lactating Mothers and Adolescent Girls 

to beat the intergenerational cycle of malnutrition by adopting a life cycle 

approach. Supplementary nutrition is provided in accordance with the nutrition 

norms contained in Schedule-II of the National Food Security Act. These norms 

have been revised and upgraded last year. The old norms were largely calorie-

specific; however, the revised norms are more comprehensive and balanced in 

terms of both quantity and quality of supplementary nutrition based on the 

principles of diet diversity that provides quality protein, healthy fats and 

micronutrients. 

  Fortified rice is being supplied to AWCs to meet the requirement of micro-

nutrients and to control anaemia among women and children. Greater emphasis 
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is being laid on the use of millets for preparation of Hot Cooked Meal at least 

once a week and Take Home ration at Anganwadi centers. 

  Ministries of Women and Child Development and Health and Family 

Welfare have jointly released the protocol for Community Management of 

Malnutrition (CMAM) to prevent and treat severely acute malnutrition in children 

and for reducing associated morbidity and mortality. 

  Under this Mission, one of the major activities undertaken is Community 

Mobilization and Awareness Advocacy leading to a Jan Andolan to educate 

people on nutritional aspects. State and UTs are conducting and reporting 

regular sensitisation activities under community engagement programmes 

during Poshan Maahs and Poshan Pakhwadas celebrated in the months of 

September and March-April respectively. Community Based Events (CBEs) 

have served as a significant strategy in changing nutritional practices and all 

Anganwadi workers are required to conduct two Community Based Events every 

month.  

  Anemia Mukt Bharat (AMB) a flagship programme of Government of India 

under Ministry of Health and Family Welfare (MoHandFW), launched in 2018, 

aims to reduce the prevalence of anemia through 6X6X6 strategy implemented 

among the six target beneficiaries-children 6-59 months, children 5-9 years, 

adolescents 10-19 years, women of reproductive age group, pregnant women 

and lactating mothers; through six interventions implemented via six institutional 

mechanisms for all stakeholders. The six interventions for AMB strategy include: 
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1. Prophylactic Iron and Folic Acid (IFA) supplementation to all six 

beneficiaries 

2. Deworming 

3. Intensified Behaviour Change Communication Campaign focusing 

on four key behaviors- improving compliance to IFA supplementation and 

deworming, appropriate infant and young child feeding practices, increase 

in intake of iron-rich food through diet diversity/quantity/frequency and/or 

fortified foods and ensuring delayed cord clamping in health facilities 

4. Testing and treatment of anemia, using digital methods and point 

of care treatment, 

5. Mandatory provision of Iron and Folic Acid fortified foods in 

government funded public health programmes 

6. Intensifying awareness, screening, and treatment of non-nutritional 

causes of anemia 

(b) Details of the beneficiaries under Mission Poshan 2.0 are provided at the 

enclosed Statement- I. 

(c) Under Mission Poshan 2.0, 2 lakh Anganwadi Centres @ 40,000 AWCs per 

year are to be upgraded as Saksham Anganwadis for improved nutrition delivery 

and for early childhood care and development under Mission Saksham 

Anganwadi and Poshan 2.0. Saksham Anganwadis are equipped with 

infrastructure better than the conventional Anganwadi Centres by providing LED 
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screens, water purifier/installation of RO Machine, Poshan Vatika, ECCE and 

BALA Paintings. 

This Ministry continuously monitors the implementation of Mission 2.0 

through sustained engagement with the States/UTs through Video Conferences, 

meetings and through Online Poshan Tracker System. 

Government of India launched Poshan Bhi Padhai Bhi (PBPB) initiative 

on 10th May, 2023 for upgrading skills of all anganwadi workers to strengthen 

their capacity to provide early childhood care and education and nutrition service 

to children below six years of age, including divyang children. 

Ministry has issued guidelines to all States/UTs on 13.01.2021 to 

streamline several aspects such as quality assurance, roles and responsibilities 

of duty holders, procedure for procurement, integrating AYUSH concepts and 

data management and monitoring through “Poshan Tracker” for transparency, 

efficiency and accountability in the delivery of Supplementary Nutrition. 

The number of functional AWCs and vacancies of AWWs in Jalpaiguri 

district are provided at the enclosed Statement – II. 

 

 

STATEMENT-I 

Details of the beneficiaries under Mission Poshan 2.0 in Jalpaiguri district 

of West Bengal are as follows*: 

S. No. 
Category 

Number of 

beneficiaries 
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1 Pregnant Women 8216 

2 Lactating Mothers 5088 

3 Children(0-6 Months) 5053 

4 Children(6 Months - 3 Years) 68020 

5 Children(3 - 6 Years) 98472 
 Total 1,84,849 

* Data for the month of October 2024 from Poshan Tracker 

 

 

STATEMENT-II 

The required details of Jalpaiguri district are as follows*: 

Number of functional AWCs in Jalpaiguri district of 

West Bengal 

3936 

Vacancies of AWWs in Jalpaiguri district 581 

* Data for the month of October 2024 from Poshan Tracker 

  

 

 

CENTRES OF EXCELLENCE IN PETROCHEMICAL AND CHEMICAL  
SECTOR 

3021. SHRI RAJESH VERMA: 

SHRIMATI SHAMBHAVI: 

SHRI NARESH GANPAT MHASKE: 

DR. SHRIKANT EKNATH SHINDE: 

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 
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(a) whether the Government has plans to establish Centres of Excellence in  

petro chemical and chemical sector across the country, if so, the details thereof, 

State/UT-wise; 

(b) whether there are any Centres of Excellence in petrochemical sector 

proposed  under construction in the State of Maharashtra and Bihar; 

(c) if so, the details thereof; 

(d) whether the Union Government provides financial aid to these Centres of   

excellence; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a) The Department of Chemicals and Petrochemicals implements a Scheme 

for setting up Centres of Excellence (CoEs) under the New Scheme of 

Petrochemicals. Under this Scheme, the Department provides grant-in-aid to 

reputed government research institutes with the objective of improving the 

existing technology and research in the country and to promote developmen to 

fne wapplications. Theemphasisison modernization and up gradation of 

existing manufacturing processes as well as improving the quality of products. 

18 Centres of Excellence have been approved sofar. The State/UnionTerritory 

wise details of the approved Centres of Excellen ceareat Annexure. 

(b) and (c) Three Centres of Excellencehave been established in 

Maharashtra whilethere is no Centre of Excellence approved in the State of 

Bihar.The details of the approved Centres of Excellence in Maharashtra are as 
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follows: 

No
. 

State/Union 
Territory 

Location of 
Centreof 
Excellence (CoE) 

Title Dateof 
approval 

GoI 
Approved
grant (in 
Rs. crore) 

1  
Maharashtra 

National Chemical 
Laboratory, Pune 

Sustainable 
PolymerIndustryt
oresearch and 
innovation 

April, 2011 6.00 

2  
Maharashtra 

NationalChemical 
Laboratory,Pune 

Specialty 
PolymersforCusto
misedAdditiveMan
ufacturing 

February, 
2019 

2.80 

3  
Maharashtra 

IndianRubber 
ManufacturersR
esearchAssociat
ion,Thane 

Designand 
DevelopmentforV
alueaddedToysof
RubberandAlliedF
inishedProducts 

February, 
2022 

4.93 

 

(d) and (e) Under the scheme, the Government of India provides financial 

support upto 50 percent ofthe tota lproject costsubject toan upper limitof Rs.5 

crore.The details of the approved grant-in-aid are at the enclosed Statement. 

 

STATEMENT 

The details of the approved grant-in-aid. 

No. State/Union
Territory 

LocationofCentreofEx
cellence(CoE) 

Title Dateofappr
oval 

GoIapprov
edgrant(in 
Rs.crore) 
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1. Maharashtra National Chemical 
Laboratory, Pune 

Sustainable Polymer
Industry to research and
innovation 

April, 2011 6.00 

2. TamilNadu Central Institute
Petrochemical 
Engineering and
Technology,  
Chennai 

ofGreen Transport 
Network (GREET) 

April, 2011 6.00 

3. Odisha CIPET, 
Bhubaneswar 

Sustainable 
Materials 

Green April,2013 6.00 

4. Delhi Indian Institute 
Technology,Delhi 

of Advanced Polymeric 
Materials 

March, 
2013 

6.00 

5. Assam Indian Institute 
Technology, 

Guwahati 

of Sustainable Polymers April, 2013 6.00 

6. Uttarakhand Indian Institute of 
Technology, Roorkee 

Process Development,
Waste water
Management in
Petrochemical 
Industries 

February, 
2019 

4.40 

7. Odisha CIPET, 

Bhubaneswar 

Bio-engineered 
Sustainable 
Polymeric Systems 

February, 
2019 

5.00 

8. Maharashtra National Chemical 
Laboratory, Pune 

Specialty Polymers for
 Customised Additive
Manufacturing 

February, 
2019 

2.80 

9. Assam CSIR-North East
Institute of Science and
Technology (CSIR-
NEIST) 

 Polymers, Their 

Composites and 
Polymeric 
Membranes  for 
Sustainable 
Development of 
Petroleum Industries 

December, 
2020 

4.99 
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10. Telangana CSIR-IICT, 

Hyderabad 

Polymer Coatings 
for Decorative, 
Protective and 
Strategic 
Applications 

December, 
2020 

4.86 

11. Odisha CIPET, 

Bhubaneswar 

Manufacturing of 
Next Generation Bio-
Medica lDevices 

December, 
2020 

5.00 

12. Assam IIT, Guwahati Sustainable and 
innovative design and 
manufacturing of 
polymer toys 

February
,2022 

5.00 

13. Maharashtra Indian Rubber 
Manufacturers 
Research Association, 
Thane 

Design and 

Development for 
Value added Toys of 
Rubber and Allied 
Finished Products 

February, 
2022 

4.93 

14. Jharkhand Indian Institute of 
Technology (Indian 
Schooll of Mines), 
Dhanbad 

Coal to Acetylene 
and Fine Chemicals 

September, 
2024 

2.61 

15. Tamil Nadu Indian Institute of 
Technology,Madras 

Biodegradable 
Packaging Materials
(BioPack) 

September, 
2024 

4.95 

16. Kerala CSIR-National Institute 
for Interdisciplinary 
Science  and 
Technology (CSIR- 
NIIST), 
Thiruvananthapuram 

Performance Chemicals
and Sustainable 
Polymers for Industrial 
Applications 

September, 
2024 

5.00 

17. Uttar Pradesh Indian Institute of 
Technology, Kanpur 

Specialty Chemicals September, 
2024 

4.99 
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18. Madhya 
Pradesh 

CSIR-Advanced 
Materials and 
Processes Research 
Institute  (CSIR- 
AMPRI), Bhopal 

Transparent and 
Biocompatible Metal-
Polymer Composite 
Based X- ray, Gamma 
ray and Neutron Shields 
for Window and 
Personal Protecting 
Apparels 

September, 
2024 

1.95 

MERGER OF AYUSH PACKAGES IN AB-PMJAY 

3022. SHRI SUDHEER GUPTA: 

SHRI DHAIRYASHEEL SAMBHAJIRAO MANE: 

Will the Minister of AYUSH be pleased to state: 

(a) the details of facilities likely to be provided to the beneficiaries after merger 

of AYUSH packages in the Ayushman Bharat Pradhan Mantri Jan Arogya Yojna 

(ABPM-JAY); 

(b) whether the Government has extended any financial assistance to States 

and UTs underthe said scheme; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) Ayushman Bharat Pradhan Mantri-Jan Arogya Yojana (AB-PMJAY) aims to 

provide health cover of Rs. 5 Lakhs per family per year for secondary and tertiary 

care hospitalization to approximately 55 Crore beneficiaries corresponding to 

12.37 Crore families constituting the bottom 40% of India’s population. 
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The latest National Health Benefits Packages include 1,961 packages 

across 27 specialties, offering secondary and tertiary care services to PM-JAY 

beneficiaries. All pre-existing conditions are covered from day one and services 

include a list of predetermined procedures covering all the costs related to 

treatment. 

Addition of the new packages to the National Health Benefits Packages is 

done by Medical Expert committees set up for different specialties comprising of 

experts from leading institutions. 

The committee assesses the need for the inclusion of the new package 

evaluating the clinical relevance, cost-effectiveness, and overall impact of the 

proposed packages on patient care and health outcomes. The committee also 

finalises the standard treatment guidelines and required documentation to guide 

healthcare providers and streamline the claims process. Recommendations of 

the committee are reviewed by the Health Policy and Quality Assurance Division 

of National Health Authority (NHA) and after consultation with the State Health 

Authorities, the packages are finalized for inclusion in the National Health 

Benefits Package with approval of the competent authority. 

The Ayush packages are not included in Ayushman Bharat Pradhan 

Mantri-Jan Arogya Yojana (AB-PM JAY). 

(b) and (c) Does not arise. 

 

JAN AUSHADHI KENDRAS 
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3023. SHRI P. V. MIDHUN REDDY: 

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the total number of Jan Aushadhi Kendras operational across the country 

and the estimated cost savings for the public on account of these affordable 

medicines;  

(b) whether the Government is facing any difficulties in expanding the Jan 

Aushadhi Kendras network in rural and remote areas across the country; and  

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a): A total of 14,320 Jan Aushadhi Kendras (JAKs) have been opened across 

the country till 30.11.2024. State/UT-wise number of JAKs is given in the 

enclosed  Statement. In last 10 years, sales of medicines worth Rs. 6462.00 

crores have been made through JAKs, which has led to estimated savings of 

Rs. 30,000 crores to the citizens as compared to the branded medicines. 

(b) and (c): Jan Aushadhi Kendras (JAKs) are opened on the basis of 

applications received from entrepreneurs both from rural and urban areas. To 

increase access in rural areas, Jan Aushadhi has partnered with the Cooperative 

sector to open Jan Aushadhi Kendras through Primary Agriculture Cooperative 

Societies (PACS). Till 30th November 2024, more than 2690 PACS have been 

given initial approval and 687 Kendras have been opened in PACS. 
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STATEMENT 
 

The State/UT-wise number of JAKs till 30.11.2024 
Sl. 
No. 

Name of State/UT No. of JAKs functional 

1 Andaman and Nicobar 9 
2 Andhra Pradesh 270 
3 Arunachal Pradesh 34 
4 Assam 164 
5 Bihar 747 
6 Chandigarh 10 
7 Chhattisgarh 233 
8 Delhi 485 
9 Goa 15 
10 Gujarat 726 
11 Haryana 376 
12 Himachal Pradesh 69 
13 Jammu and Kashmir 313 
14 Jharkhand 138 
15 Karnataka 1373 
16 Kerala 1458 
17 Ladakh 2 
18 Lakshadweep 1 
19 Madhya Pradesh 516 
20 Maharashtra 702 
21 Manipur 49 
22 Meghalaya 23 
23 Mizoram 15 
24 Nagaland 21 
25 Odisha 644 
26 Puducherry 32 
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27 Punjab 481 
28 Rajasthan 455 
29 Sikkim 12 
30 Tamil Nadu 1300 
31 Telangana 198 
32 DNH and DD 38 
33 Tripura 29 
34 Uttar Pradesh 2533 
35 Uttarakhand 303 
36 West Bengal 546 
  Grand Total 14,320 

 

 

RIGHTS OF WOMAN 

  

 3024.  SHRIMATI HARSIMRAT KAUR BADAL:  

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:  

(a)  whether any specific interventions have been made towards reducing 

violence against women in the country during the last five years, if so, the details 

thereof; 

(b)  the manner in which the awareness about women's rights is being 

promoted among rural populations in the country indicating the funds allocated 

and schemes implemented for the purpose; 

(c)  whether the violence against women in the country has risen during the 

last five years, if so, the details thereof and reasons therefor along with the 

corrective steps, if any, proposed/taken by the Government in this regard; and 
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(d)  the manner in which the Government plans to ensure safer environment 

for women in the country?  

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD  

DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

 (a) to (d):  ‘Police’ and ‘Public Order’ are State subjects under the Seventh 

Schedule to the Constitution of India and the responsibility to maintain law and 

order, protection of life and property of the citizens including investigation and 

prosecution of crime against women rests primarily with the respective State 

Governments; they are competent to deal with such crimes. 

As per the data reported by NCRB, which is available upto the year 2022 

at its website https://ncrb.gov.in/en/crime-india, the number of crimes against 

women in 2021 and 2022 were 428278 and 445256 respectively. Increased 

reporting of crime may be attributable to the increased level of awareness 

among citizens due to various measures taken by  government in the last few 

years including the operationalisation of helplines such as Women Helpline -181 

and Emergency Response Support System (ERSS-112), concept of Zero e-FIR 

and provision of institutional support to the survivors.   

To promote women's empowerment and their safety, and to increase their 

participation in the workforce, government has taken several steps. Some recent 

laws and policies that directly and indirectly cater to the safety of women in the 

workplace are listed below: 
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i. The Government of India with an aim to modernize and improve the 

criminal justice system has enacted Bharatiya Nyaya Sanhita (BNS), 

Bharatiya Nagarik Suraksha Sanhita (BNSS) and Bharatiya Sakshya 

Adhiniyam (BSA) which came into effect from 1st July, 2024. In BNS 2023, 

the offences against women and children earlier scattered in Indian Penal 

Code, 1860 have been brought together and consolidated under Chapter-

V of BNS. The BNS has introduced new provisions to strengthen laws 

related to women and children, specifically, Section 111 related to 

“organized crime”, Section 69 related to sexual intercourse on false 

promise of marriage, employment, promotion or by suppressing the 

identity, Section 95 related to hiring, employing or engaging a child to 

commit an offence etc. In respect of the crimes related to buying a child 

for the purposes of prostitution (Section 99), gang rape (Section 70) and 

exploitation of a trafficked person (Section 144), punishment has been 

increased. Further, in respect of certain severe crimes against women like 

buying child for the purposes of prostitution (section 99 of BNS), organised 

crime (Section 111), kidnapping or maiming a child for purpose of begging 

(Section 139), mandatory minimum punishments have been prescribed. 

Also, Sections 75 and 79 of BNS 2023 provide additional legal protections 

against harassment, covering actions like unwelcome sexual advances, 

requests for sexual favours, sexually coloured remarks and also word, 

gesture or act intended to insult modesty of a woman. Such a woman 
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facing sexual harassment at workplace has an option to file a complaint 

under these provisions.  

ii. Additionally, provisions under section 398 BNSS which introduce Witness 

Protection Schemes, acknowledging the critical need to shield witnesses 

from threats and intimidation and Section 2(1)(d) of BSA which now 

enables electronic or digital record on emails, documents on computers, 

laptop or smartphone, messages and voice mail messages stored on 

digital devices under definition of documents can also be referred for 

protection of women from harassment at workplace. 

iii. Further, the Labour Codes, collectively include provisions to promote 

participation of women in workforce in a dignified manner and with 

adequate safety measures adopted by the employers. Occupational 

Safety, Health, and Working Conditions Code, 2020 consolidates and 

amends laws regulating the safety, health, and working conditions of 

workers, with specific provisions to ensure the safety of women at the 

workplace. Code on Wages, 2019 aims to ensure a minimum wage for all 

workers, including women, and includes provisions to promote gender-

neutral job advertisements and eliminate gender bias in recruitment and 

promotion. Code on Social Security, 2020 provides social security to 

workers, including women, and includes provisions for maternity benefits 

and creche facilities. 
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iv. The Ministry of Women and Child Development recently launched the 

SHe-Box portal duly encompassing various provisions of ‘the Sexual 

Harassment of Women at Workplace (Prevention, Prohibition, and 

Redressal) Act, 2013’ (SH Act). This portal provides a publicly available 

centralised repository of information related to Internal Committees (ICs) 

and Local Committees (LCs) formed across the country, whether in 

government or private sector. It also provides a common platform to file 

complaints and track the status of such complaints. The portal includes a 

feature where complaints registered on it will be automatically forwarded 

to the IC/ LC of the workplaces concerned within the Central Ministries/ 

Departments, States/ UTs and in Private sector. The portal provides for 

designating a nodal officer for every workplace who is required to ensure 

updation of data/ information on a regular basis for real time monitoring of 

complaints.  

v. Under Nirbhaya Fund, Government has taken several measures to 

improve safety of women at workplace: 

a. The component of One Stop Centre (OSCs) under ‘Sambal’ sub-

scheme of ‘Mission Shakti’, a comprehensive Umbrella Scheme for safety, 

security and empowerment of women is implemented under the Nirbhaya 

Fund. The OSCs provide women affected by violence and who are in 

distress with a range of integrated services under one roof such as Police 
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facilitation, medical aid, providing legal aid and legal counselling, psycho-

social counselling, temporary shelter up to 5 days. 

b. A fully functional dedicated 24×7×365 toll-free Women Helpline-181 

(WHL) under Nirbhaya Fund is also functional to provide emergency and 

non-emergency response to women affected by violence and those in 

distress across the country. This helpline is fully integrated with 112. To 

provide help and support to needy women and women in distress, 

Emergency Response Support System (ERSS-112) has been established 

in all 36 States and UTs for various emergencies, with computer aided 

dispatch of field/police resources. As of October 31, 2024, a total of 

81,64,796 women have been assisted through 181 across the country. 

c. In addition, under Nirbhaya Fund, the Central Government has 

provided assistance to States/ UTs for setting up/ strengthening Women 

Help Desks (WHDs) in all police stations. So far, 14658 Women Help 

Desks have been established in police stations.  

d. To ensure safety of public places where women work and live, 

various components under Safe City Projects have been implemented in 

8 Cities (namely Ahmedabad, Bengaluru, Chennai, Delhi, Hyderabad, 

Kolkata, Lucknow and Mumbai). To ensure safe transportation for women, 

rail and road transport projects like Integrated Emergency Response 

Management System (IERMS), Video Surveillance System at Konkan 

Railway, Artificial Intelligence (AI) based Facial Recognition System 
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(FRS) integrated with Video surveillance Systems, including Command-

and-Control Centre at 7 major railway stations and tabs for safety of 

women passengers on board the train by Ministry of Railways, and 

projects like Vehicle Tracking Platform with command and control centre 

across States/ UTs, and some State specific projects like Uttar Pradesh 

Road transport Corporation (UPSRTC), Bengaluru Metropolitan Transport 

Corporation (BMTC), Telangana State Road Transport Corporation 

(TSRTC), etc. by Ministry of Road Transport and Highways, have been 

implemented.  

vi. Bureau of Police Research and Development (BPRandD) has also 

undertaken several initiatives, which, inter-alia include training and skill 

development programs for Investigation Officers, Prosecution Officers 

and Medical Officers. BPRandD has also prepared Standard Operating 

Procedures (SoPs) for ‘Women Help Desk at Police Stations’ to ensure 

their smooth functioning. Emphasis has been laid upon appropriate 

behavioural and attitudinal skills of the police in course of prevention and 

detection of crime against women and children and interaction with victims 

of crime. Webinars on women safety with sensitivity, gender sensitization 

of police personnel etc. have also been organized by BPRandD. 

vii.  Recognizing the need for psycho-social counselling to women affected 

by violence and those in distress, the Ministry of Women and Child 

Development has engaged the services of National Institute of Mental 
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Health and Neuro Sciences (NIMHANS) for providing basic and advanced 

training under the project named ‘StreeManoraksha’ to the staff of One 

Stop Centres (OSCs) across the country on handling psycho-social and 

mental health care needs of women facing violence and distress. 

viii. Further, the Ministry of Women and Child Development also administers 

sub-scheme “Samarthya” under Mission Shakti in which the component 

of Shakti Sadan is for relief and rehabilitation of women in difficult 

circumstances. 

ix. Another component Sakhi Niwas (Working Women’s Hostels) of Mission 

Shakti provides safe and conveniently located accommodation for 

working women, with day care facility for their children, wherever possible, 

in urban, semi urban, or even rural areas where employment opportunities 

for women exist. The government has also earmarked Rs. 5000 Crore 

during the current financial year for providing financial assistance to 

States for establishing working women hostels under the Scheme of 

Special Assistance to States for Capital Investment (SASCI). 

x. The Government, through institutions like the National Commission for 

Women (NCW) and its counterparts in States has been spreading 

awareness through seminars, workshops, audio- visual, print and 

electronic media etc. to sensitize the people about the safety and security 

of women and also about various provisions of the legislation and policies 

etc. In addition, Ministry of Women and Child Development and Ministry 
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of Home Affairs have issued advisories to States/ UTs from time to time 

on various issues pertaining to safety and security of women. In respect 

of the registered complaints, NCW takes up the matter with stakeholders 

especially the Police Authorities to ensure that the complaints are 

redressed and brought to logical conclusion. 

  

 

 

 

CGHS DISPENSARY IN UTTAR PRADESH 

3025.  SHRI LAXMIKANT PAPPU NISHAD: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the criteria fixed for opening of Central Government Health Scheme (CGHS) 

dispensaries in Delhi-National Capital region; 

(b) whether there is only one CGHS dispensary functional in Indirapuram and 

Ghaziabad in Uttar Pradesh, if so, the details thereof; 

(c) whether it is true that a number of serving and retired Central Government 

employees residing in Kaushambi, Vasundhara, Vaishali and Indirapuram of 

Ghaziabad district of Uttar Pradesh rely on the sole CGHS dispensary functional 

in Indirapuram; and 
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(d) whether there is any proposal to open new dispensary in Kaushambi, 

Vasundhara, Vaishali or Indirapuram to cope with the numerous patients footfall, 

if so, the details thereof along with the time period fixed for the same? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 
OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  
(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (d): Central Government Health Scheme (CGHS) is a subscription based 

scheme, which was introduced in 1954 as a supplement and complement to 

already existing Central Services (Medical Attendance) Rules, 1944.  CGHS 

provides comprehensive medical care to the Central Government employees 

and pensioners enrolled under the scheme. It caters to the healthcare needs of 

eligible beneficiaries covering all four pillars of democratic set up in India namely 

Legislature, Judiciary, Executive and Press. CGHS is the model Health care 

facility provider for Central Government employees and Pensioners. It is unique 

of its kind due to the large volume of beneficiary base, and open-ended 

generous approach of providing health care. 

Presently, approximately 47 lakh beneficiaries are covered by CGHS in 

81 cities all over India and the endeavour is to include more cities to improve the 

accessibility of the services. CGHS provides health care through Allopathic, 

Homeopathic and Indian System of Medicines such as Ayurveda, Unani, Siddha 

and Yoga. 
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Government considers opening of new Central Government Health 

Scheme (CGHS) Wellness Centre taking into consideration the extant norms of 

presence of minimum 2500 principal cardholders or 6000 beneficiaries in the 

city, subject to availability of other resources like Medical Officers, Staff Nurse, 

Pharmacists, Clerical staff and suitable accommodation. The following CGHS 

Wellness Centres are functional in Ghaziabad region: 

I. CGHS Wellness Centre, Ghaziabad    (D-68) 

II. CGHS Wellness Centre, Sahibabad    (D-94) 

III. CGHS Wellness Centre, Indirapuram (D-97) 

IV. CGHS Wellness Centre,  Pratap Vihar (D-106) 

 

INFRASTRUCTURE FOR GRAM NYAYALAYAS 

3026.   SHRI SAUMITRA KHAN: 

 Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government proposes to settle the cases related to delay in 

payment of wages to Anganwadi workers at Panchayat level under MNREGA 

through Gram Nyayalayas and Mobile Courts; 

(b) if so, the total number of Gram Nyayalayas functioning across the country, 

State-wise including West Bengal; 

(c) whether the Gram Nyayalayas are not able to function properly due to lack 

of basic infrastructure; and 

(d) if so, the total budget allocated and spent for Gram Nyayalayas during the 

last three years? 
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THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE  IN THE MINISTRY OF PARLIAMENTARY AFFAIRS  

(SHRI ARJUN RAM MEGHWAL): 

(a) and (b):   No. The Gram Nyayalayas Act, 2008, which came into effect from 

02nd October, 2009, aims at providing affordable and quick access to justice to 

the citizens at their doorsteps. As per Section 3 (5) of the Gram Nyayalayas Act, 

2008, the State Governments in consultation with their respective High Courts 

appoint a Nyayadhikari, an officer of the rank of Judicial Magistrate of the first 

class for every Gram Nyayalaya, who is supposed to hold mobile courts as and 

when situation demands. Under the aegis of the Gram Nyayalayas Act, 2008, a 

plan scheme titled, “Assistance to State Governments for establishing and 

operating Gram Nyayalayas” was introduced in 2009 and guidelines were 

formulated for running the Gram Nyayalayas Scheme. As on date, 15 States 

have implemented Gram Nyayalayas Scheme by notifying 488 Gram 

Nyayalayas, out of which 313 are functional in 11 States since the inception of 

the Scheme. No Gram Nyayalaya has been established in the State of West 

Bengal. The state-wise details of the Gram Nyayalayas notified and operational 

are as under: 

Sl. 
 No. 

Name of the State No. of Gram 
Nyayalaya Notified 

No. of Gram Nyayalaya 
Functional  

1 Madhya Pradesh 89 89 

2 Rajasthan 45 45 

3 Kerala 30 30 
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As far as settling of disputes relating to delay in payment of wages under 

Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA), 2005, is 

concerned, the extant guidelines of the MGNREGA Act, via Section 30, Schedule 1, 

mandate the States to appoint an Ombudsperson for each District for receiving 

grievances, enquiring into and passing awards as per guidelines issued from time to 

time. There are provisions for receiving complaints via electronic (Ombudsperson 

App) as well as physical mode. 

(c) and (d):  Infrastructure is not the only issue that is hindering the performance of 

the Gram Nyayalayas. Studies have brought to light other factors, such as, non-filling 

of the post of Nyayadhikaries in many States, non-availability of public prosecutors, 

notaries and general shortage of first-class judicial magistrates, limited pecuniary 

4 Maharashtra 39 26 

5 Odisha 31 21 

6 Uttar Pradesh 113 93 

7 Karnataka 2 2 

8 Haryana 3 2 

9 Punjab 9 2 

10 Jharkhand 6 1 

11 Goa 2 2 

12 Andhra Pradesh 42 0 

13 Telangana 55 0 

14 Jammu and Kashmir 20 0 

15 Ladakh 2 0 

Total 488 313 
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jurisdiction of Gram Nyayalayas, insufficient staff, inadequate financial backing from 

States, reluctance from legal and state authorities and lack of community awareness. 

Besides, the issue of overlapping jurisdiction with regular courts is another reason for 

slow take off in respect of Gram Nyayalayas in some States. Moreover, many States 

have their own parallel systems of village courts functioning at panchayat level. The 

Gram Nyayalayas Act, 2008, does not make establishment of Gram Nyayalayas 

mandatory for the State Governments. 

A sum of Rs. 8340.00 lakh has been released to the States since the inception 

of the Scheme. In the last three financial years (2021-22, 2022-23 and 2023-24), an 

amount of Rs. 28 crore was allocated, out of which Rs. 8.80 crore was released. 

 

झारखंड और हåरयाणा म¤ एबी-पीएमजेएवाई 

3027.  ®ी चÆþ ÿकाश चौधरी: 

           ®ी सतपाल āĺचारी: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) झारखंड म¤ िवशेषłप स ेिगåरडीह लोक सभा संसदीय िनवाªचन ±ेý और हåरयाणा म¤ िवशेषłप 

स े सोनीपत लोकसभा संसदीय िनवाªचन ±ेý म¤ िपछले तीन वषŎ के दौरान आयÕुमान भारत-

ÿधानमंýी जन आरोµय योजना (एबी-पीएमजेएवाई) के अंतगªत आवंिटत, जारी और उपयोग कì गई 

िनिधयŌ का Êयौरा ³या है; 

(ख) ³या सरकार का िवचार उĉ योजना के अंतगªत सŏदयª-शÐय-िचिकÂसा, बाĻ रोगी िवभाग के 

Óयय, ÿजननउपचार और अंग ÿÂयारोपण को भी शािमल करन ेका है; और 

(ग) यिद हां, तो तÂसंबंधी Êयौरा ³या है और यिद नहé, तो इसके ³या कारण ह§? 
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पयाªवरण, वन और जलवायु पåरवतªन मýंालय म¤ राºय मýंी; तथा  िवदेश मýंालय म¤ राºय 

मýंी (®ी कìितª वधªन िसहं): 

(क) स े(ग): आयÕुमान भारत ÿधानमंýी जन आरोµय योजना (एबी-पीएमजेएवाई) का िव°पोषण पूरी 

तरह स े मांग आधाåरत है। राºयŌ/संघ राºय ±ेýŌ को उनसे ÿाĮ वाÖतिवक मांग के आधार पर 

धनरािश जारी कì जाती है। राºय/ संघ राºय ±ेý-वार धनरािश का आवंटन नहé िकया जाता है। 

इसके अलावा, चूंिक धनरािश राºयŌ/ संघ राºय ±ेýŌ को जारी कì जाती है, इसिलए लोकसभा 

िनवाªचन ±ेý के अनसुार िनिध आवंटन के संबंध म¤ डेटा नहé रखा जाता है।पåरभािषत ÿिøया के 

अनसुार, राºयŌ/ संघ राºय ±ेýŌ को ÿÂयेक नई धनरािश जारी करन ेस ेपहले ÿाĮ धनरािश का 

उपयोग-ÿमाणपý ÿÖतुत करना आवÔयक है।  

िपछल ेतीन वषŎ के दौरान योजना के तहत हåरयाणा और झारखंड राºय को जारी कì गई 

धनरािश के क¤ þीय िहÖस ेका िववरण िनÌनानुसार है:  

(करोड़ Łपये म¤) 

राºय  िव°-वषª 2021-22 िव°-वषª 2022-23 िव°-वषª 2023-24 

हåरयाणा 89.95 143.50 95.17 

झारखंड 7.98 0.00 83.55 
 

िपछल ेतीन वषŎ के दौरान इस योजना के तहत क¤ þीय िहÖस ेम¤ स ेहåरयाणा और झारखंड राºय 

Ĭारा उपयोग कì गई धनरािश का िववरण िनÌनानसुार है: 

(करोड़ Łपए म¤) 

राºय  िव°-वषª 2021-22 िव°-वषª 2022-23 िव°-वषª 2023-24 

हåरयाणा 89.95 143.50 95.17 

झारखंड 7.98 0.00 83.55 
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एबी-पीएमजेएवाई कì अपवजªन नीित के अनसुार, ऐसी िÖथितया ँिजनके िलए अÖपताल म¤ 

भतê होन ेकì आवÔयकता नहé होती है और िजनका उपचार बिहरंग पåरचयाª के तहत िकया जा 

सकता है, इस योजना के अंतगªत कवर नहé कì जाती ह§। इन अपवजªन मानदडंŌ म¤ कॉÖमेिटक सजªरी, 

ओपीडी Óयय, वÅंयता संबंिधत ÿिøयाए ँशािमल ह§। अंग ÿÂयारोपण ÿिøयाओ ंके संबंध म¤, गुद¥ के 

ÿÂयारोपण, अिÖथ मºजा ÿÂयारोपण, कॉिनªयल ÿÂयारोपण और कोि³लयर ÿÂयारोपण कì ÿिøया 

लागत स ेसंबंिधत पैकेज पहले स ेही इस योजना के अंतगªत कवर िकए गए ह§। 

 

FINANCIAL ASSISTANCE UNDER RASHTRIYA AROGYA NIDHI 

3028. SHRI M. K. RAGHAVAN: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:  

(a) whether there is any provision for financial assistance under Rashtriya 

Arogya Nidhi for patients undergoing treatment in private hospitals, if so, the 

details thereof; and  

(b) the details of the eligibility criteria fixed for applying financial assistance from 

the Rashtriya Arogya Nidhi, including the application process and mode of 

submission? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) Under the Umbrella Scheme of Rashtriya Arogya Nidhi (RAN), patients are 

provided financial assistance for treatment at Government hospitals having 

super specialty facilities. Those undergoing treatment in private hospitals are not 

eligible for financial assistance under the scheme. 



 
 
13.12.2024  232
   
 

 

(b) Currently, there are two modes for applying for financial assistance under the 

Umbrella Scheme of RAN as elaborated below: 

(1) Offline mode - Application in prescribed proforma duly signed by the 

treating doctor and countersigned by Medical Superintendent of the Government 

hospital along with Income Certificate and Ration Card of the family is required 

to be submitted for seeking financial assistance under RAN. The process of 

cases under RAN involves various stages of action i.e. scrutiny of application, 

placing the matter before Technical Committee, administrative and financial 

approvals. This process is followed for patients belonging to those States/UTs, 

the National Food Security Act (NFSA) data of which, is not integrated on 

National Health Authority (NHA)’s IT platform. These States/UTs are as below: 

(i) Andaman and Nicobar Islands 

(ii) Andhra Pradesh  

(iii) Arunachal Pradesh 

(iv) Delhi 

(v) Himachal Pradesh 

(vi) Karnataka 

(vii) Ladakh 

(viii) Odisha 

(ix) Tamil Nadu 

(x) Telangana 

(xi) West Bengal 

The general eligibility criteria under the Umbrella Scheme of RAN for 

offline mode is as under:  
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(i) Financial assistance is provided to poor patients living below State/UT-

wise threshold poverty line notified from time to time [Available at 

Annexure-Iof RAN guidelines 

(https://mohfw.gov.in/sites/default/files/RAN_Guideline_2019_0.pdf)].  

(ii) Financial assistance is admissible for treatment of diseases covered 

under the Umbrella Scheme of RAN [Available at Annexure-IIof RAN 

guidelines 

(https://mohfw.gov.in/sites/default/files/RAN_Guideline_2019_0.pdf)].  

(iii) Patients are provided financial assistance for their treatment at 

Government hospitals having super specialty facilities. 

(iv) The financial assistance to eligible patients is in the form of 'one-time 

grant'.  

(v) Government servants and their families are not eligible. 

(vi) There is no reimbursement of expenditure already incurred. 

(vii) Financial assistance is provided to Ayushman Bharat - Pradhan 

Mantri Jan Arogya Yojana (AB PM-JAY) beneficiaries if, as per medical 

advice, the suggested treatment is not covered under any of the 

approved listed packages of AB PM-JAY. 

(2) Online mode - For the States/UTs, NFSA data of which, is integrated on 

NHA’s IT platform, AB PM-JAY beneficiaries based on Socio Economic and 

Caste Census (SECC) database (for treatment not included in AB PM-JAY) and 

Antyodaya beneficiaries (from NFSA database) are eligible for the Umbrella 



 
 
13.12.2024  234
   
 

 

Scheme of RAN. Eligible beneficiaries have to first generate their RAN ID on the 

Beneficiary Identification System (BIS) at empanelled hospitals after submitting 

their application form and consent for RAN along with AB PM-JAY ID / Ration 

card and Aadhaar card number for one-time e-KYC verification. Post verification, 

the designated Nodal officer of the hospital issues RAN scheme card to 

beneficiary which contains RAN ID. This is a one time process. Subsequently, 

the eligible beneficiaries can approach the hospital where the Nodal officer of 

the hospital registers the beneficiary on Transaction Management System 

(TMS) using his/her RAN ID, adds prescribed package of treatment and uploads 

mandatory documents as per the package requirements. This application 

request is submitted to the technical committee of the hospital and is scrutinized 

on case to case basis at three levels (Technical committee, The Medical 

Superintendent / Director / Deputy Director (Admin) of the hospital and finally 

concurrence by the Financial Advisor (FA) of the hospital) before providing final 

approval. On final FA’s concurrence, confirmation is sent to the bank for 

reserving the fund for the patient and treatment commences. 

आयुÕमान काडª 

3029.  ®ी उÂकषª वमाª मधुर: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) ³या आयÕुमान काडª सरकारी अÖपतालŌ म¤ माÆय है, यिद हां, तो तÂसंबंधी Êयौरा ³या है; 

(ख) ³या िनजी अÖपताल इन काडŎ को Öवीकार करने स ेमना कर रह ेह§ और उĉ काडªधारक 

रोिगयŌ को भतê नहé कर रहे ह§, यिद हां, तो तÂसंबंधी Êयौरा ³या है; 
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(ग) ³या ऐस ेिचिĹत अÖपतालŌ के िवŁĦ दडंाÂमक कारªवाई करने का कोई ÿावधान है; और 

(घ) यिद हां, तो तÂसंबंधी राºय-वार Êयौरा ³या है? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  

(®ी ÿतापराव गणपतराव जाधव): 

(क) और (ख): इनपशे¤ट सिुवधाओ ं वाल े सभी सावªजिनक अÖपतालŌ को िबना िकसी ÿÂय± 

सÂयापन के आयÕुमान भारत-ÿधानमंýी जन आरोµय योजना (एबी-पीएमजेएवाई) के तहत पैनलबĦ 

माना जाता है। ऐस ेपैनलबĦ सरकारी अÖपतालŌ म¤ आयÕुमान काडª िविशĶ और मÅयम Öतर पर 

माÆय है। 

एबी-पीएमजेएवाई के तहत, अÖपतालŌ को राºय ÖवाÖÃय एज¤सी (एसएचए) Ĭारा पैनलबĦ 

िकया जाता है और पैनलबĦ होने के समय हÖता±åरत समझौता ²ापन के अनसुार योजना के 

लाभािथªयŌ को कैशलेस उपचार ÿदान करने के िलए बाÅय ह§। आयÕुमान काडª  के न होन ेपर पाý 

लाभािथªयŌ को उपचार स ेवंिचत नहé िकया जा सकता है। 

एबी-पीएमजेएवाई एक पाýता-आधाåरत योजना है, सभी पाý लाभाथê पåरवारŌ को 

राºय/संघ राºय ±ेýŌ म¤ योजना के कायाªÆवयन के पहले िदन स ेही कवर िकया जाता है। एबी-

पीएमजेएवाई म¤ नामांकन कì आवÔयकता नहé है, हालांिक, लाभाथê कì वाÖतिवकता को सÂयािपत 

करने के िलए लाभाथê सÂयापन ÿिøया कì जाती है। इसके अलावा, सÂयािपत लाभािथªयŌ को पाýता 

और सशĉìकरण के संकेत के łप म¤ आयÕुमान काडª जारी िकया जाता है। 

योजना के तहत, लाभािथªयŌ Ĭारा ÖवाÖÃय सेवाओ ं का उपयोग करने म¤ आने वाली 

समÖयाओ ंके समाधान के िलए िजला, राºय और राÕůीय Öतर पर तीन Öतरीय िशकायत िनवारण 

ÿणाली बनाई गई है। पैनलबĦ अÖपताल Ĭारा उपचार स ेइनकार िकए जाने कì िÖथित म¤, लाभाथê 

वेब-आधाåरत पोटªल, क¤ þीयकृत िशकायत िनवारण ÿबंधन ÿणाली (सीजीआरएमएस), क¤ þीय और 

राºय कॉल स¤टर (14555), ईमेल, एसएचए को पý आिद सिहत िविभÆन माÅयमŌ का उपयोग करके 
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अपनी िशकायत दजª कर सकते ह§। िशकायत कì ÿकृित के आधार पर, योजना के तहत उपचार का 

लाभ उठान ेम¤ लाभािथªयŌ को सहायता ÿदान करने सिहत आवÔयक कारªवाई कì जाती है। 

(ग) और (घ): िनलंबन, कारण बताओ नोिटस, चेतावनी पý, अÖपतालŌ को पैनल स ेहटाना, ई-काडª 

को िनिÕøय करना, दोषी अÖपतालŌ पर जुमाªना लगाना और धोखाधड़ी करने वाली सÖंथाओ ंके 

िवŁĤ एफआईआर दजª करना सिहत उिचत कारªवाई कì जाती है। 

िनजी अÖपतालŌ का राºय/संघ राºय ±ेý-वार िववरण, िजनके िवŁĤ अÖपताल को 

िनलंिबत करने, चेतावनी पý जारी करने और अÖपताल को पैनल से हटाने जैसी दंडाÂमक कारªवाई 

कì गई है, जो िनÌनानसुार ह§: 

राºय/सघं राºय±ेý अÖपतालŌ कì सं́ या 
आंň ÿदशे 39 

असम 1 
िबहार 1 

चंडीगढ़ 2 
छ°ीसगढ 4 

गोवा 1 
गुजरात 5 
हåरयाणा 7 

जÌमू और कÔमीर 42 
झारखंड 6 
कनाªटक 49 
केरल 8 

मÅय ÿदशे 127 
पंजाब 11 

राजÖथान 10 
तिमलनाडु 25 
उ°र ÿदेश 542 

नोट: आंकड़े िदनांक 30.11.2024 कì िÖथित के अनसुार 
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TFR IN SOUTHERN STATES 

3030.  SHRI SRIBHARAT MATHUKUMILLI: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the Total Fertility Rates (TFR) that are below replacement 

levels in various districts of Southern Indian States, including Andhra Pradesh; 

(b) whether the Government has taken note that fertility rates are 

declining across the country, particularly, in southern States of the country and 

if so, the details thereof, State/UT-wise; 

(c) whether the Government proposes to introduce policies or incentives 

to address the decreasing fertility rates, similar to the initiatives taken by the 

State Government of Andhra Pradesh; and 

(d) if so, the details thereof and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a) The details of the Total Fertility Rate (TFR), State/UT-wise is given in the 

enclosed  Statement.   

(b) to (d) India has achieved a Total Fertility Rate (TFR) of 2.0 as per NFHS-5 

(2019–21). This is aligned with the National Population Policy 2000 and the 

National Health Policy 2017 (TFR of 2.1). The government focuses on 

achieving and maintaining replacement levels of fertility across regions by 
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raising awareness about healthy timing and spacing of pregnancies, ensuring 

the availability of family planning services, and approving the budgets proposed 

by states in the Programme Implementation Plan (PIP) based on their specific 

needs to manage fertility. 

STATEMENT 

State/UT wise Total Fertility Rate (TFR) 

S. No. State/UT TFR 
India 2.0 
1. Andaman and Nicobar Islands 1.3 
2. Andhra Pradesh 1.7 
3. Arunachal Pradesh 1.8 
4. Assam 1.9 
5. Bihar 3.0 
6. Chandigarh 1.4 
7. Chhattisgarh 1.8 

8. 
Dadra and Nagar Haveli and Daman and 
Diu 

1.8 

9. Delhi 1.6 
10. Goa 1.3 
11. Gujarat 1.9 
12. Haryana 1.9 
13. Himachal Pradesh 1.7 
14. Jammu and Kashmir 1.4 
15. Jharkhand 2.3 
16. Karnataka 1.7 
17. Kerala 1.8 
18. Ladakh 1.3 
19. Lakshadweep 1.4 
20. Madhya Pradesh 2.0 
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S. No. State/UT TFR 
21. Maharashtra 1.7 
22. Manipur 2.2 
23. Meghalaya 2.9 
24. Mizoram 1.9 
25. Nagaland 1.7 
26. Odisha 1.8 
27. Puducherry 1.5 
28. Punjab 1.6 
29. Rajasthan 2.0 
30. Sikkim 1.1 
31. Tamil Nadu 1.8 
32. Telangana 1.8 
33. Tripura 1.7 
34. Uttar Pradesh 2.4 
35. Uttarakhand 1.9 
36. West Bengal 1.6 

(Source: National Family Health Survey (NFHS 5) 2019-21) 

 

INCREASE THE BED CAPACITY IN HOSPITALS 

3031. SHRI YOGENDER CHANDOLIA:  

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to increase the bed capacity of 

Government hospitals; and 

(b) if so, the details thereof? 

 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  
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(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) and (b). ‘Public Health’ and ‘Hospitals’ being State subjects, primarily the 

State Governments/Union Territories (UTs) take initiatives for augmenting 

various patient care facilities including the bed strength of the Government 

hospitals in their States/UTs. The Central Government too provides assistance 

to the State Governments/UTs for availability of affordable healthcare services 

through various schemes such as Pradhan Mantri Swasthya Suraksha Yojana 

(PMSSY), National Health Mission Scheme(NHM) and Pradhan Mantri 

Ayushman Bharat Health Infrastructure Mission (PM-ABHIM).  

So far as Central Government Hospitals are concerned, based on the 

functional requirement and patient load, redevelopment and various upgradation 

works including increasing the bed strength are undertaken by the Government 

from time to time. One such ongoing project is setting up a Super Specialty Block 

at Dr. Ram Manohar Lohia Hospital, New Delhi which will increase the bed 

strength from the existing 1532 beds  to 2198 beds  on completion of the 

construction work in near future. 

 

FIRE ACCIDENTS IN HOSPITALS 

3032: SHRI A. RAJA: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of fire accidents in various hospitals in the country, including the 

recent one at Jhansi, UP during the last three years, State-wise; 
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(b) the number of patients died/sustained burns in such accidents during the last 

three years, State-wise; 

(c) whether any advisory/instructions have been issued for conducting fire safety 

audits and to train the staff responsible for handling critical and sensitive 

installations during emergencies so as to prevent such accidents in future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) and (b) Public Health and hospitals’ is a State subject and it is the primary 

responsibility of State/UT Governments to ensure adherence of healthcare 

facilities to safety norms including fire safety. Information pertaining to patients 

died/sustained burns in fire accidents are maintained by the States/UTs. 

(c) and (d)  Ministry of Health and Family Welfare, Govt. of India in consultation 

with various stakeholders had reviewed the position regarding fire and life safety 

in government hospitals and after extensive examination, guidelines on ‘Fire and 

Life Safety’ were framed and circulated to all States and UTs and Govt. hospitals 

across the country vide this Ministry’s letter dated 28.09.2020.  

In recent past, Ministry of Health and Family Welfare has issued 

advisories, checklists to all States/UTs on the issue of fire safety in hospitals 

highlighting the need for: 
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i. Review and updation of fire prevention and response plans of all health 

facilities and training all healthcare staff on fire safety protocols, 

evacuation procedures, and use of fire- fighting equipment 

ii. Conducting regular preventive fire safety drills including evacuation 

plans. 

iii. Implementing and maintenance of appropriate fire prevention measures, 

such as regular and optimal preventive maintenance of electrical circuits 

and systems. 

iv. Installation and optimum maintenance of fire detection and suppression 

systems, including smoke alarms, fire extinguishers with regular check on 

expiry date, sprinklers etc. 

All States/UTs have also been urged to constitute district level committees 

headed by District Collectors comprising of relevant officials from health, fire 

services and public works departments to undertake physical inspection of 

health facilities and take suitable actions against the defaulters, as deemed 

necessary under the law. 

 

आयुष ÖवाÖÃय और सपंणूª ÖवाÖÃय क¤ þ 

3033.  ®ी मनीष जायसवाल:  

 डॉ िनिशकाÆत दुबे: 

³या आयुष मýंी यह बताने कì कृपा कर¤गे िक:  

(क)  दशे म¤ आज कì ितिथ तक राºय/संघ राºय±ेýवार, िवशेषकर झारखंड राºय म¤ िजलावार 

िकतने आयषु ÖवाÖÃय और संपूणª ÖवाÖÃय क¤ þ Öथािपत िकए गए ह§;  
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(ख)  झारखंड म¤ कायªरत और कायª नहé कर रहे उĉ क¤ þŌ कì कुल सं´या िकतनी है और ये क¤ þ 

Öथानवार कहां-कहां Öथािपत िकए गए ह§; 

(ग)  ³या सरकार का िवचार Êलॉक और पंचायत Öतर तक उĉ क¤ þŌ कì Öथापना करने का है; 

और 

(घ) यिद हां, तो तÂसंबंधी Êयौरा ³या है और इन क¤ þŌ म¤ कुल िकतने कािमªक िनयोिजत ह§? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  

(®ी ÿतापराव गणपतराव जाधव): 

(क) स े(घ): जन ÖवाÖÃय एक राºय का िवषय होने के नाते, Êलॉक और पंचायत Öतर पर आयषु 

ÖवाÖÃय और कÐयाण क¤ þŌ कì Öथापना, िजसे अब आयÕुमान आरोµय मंिदर (आयषु) का नाम िदया 

गया है, संबंिधत राºय/संघ राºय ±ेý सरकारŌ के अिधकार ±ेý म¤ आती है। हालांिक, राÕůीय आयषु 

िमशन (एनएएम) कì क¤ þीय ÿायोिजत योजना के तहत, झारखंड सिहत राºय/संघ राºय ±ेý 

सरकारŌ से उनके राºय वािषªक कायª योजनाओ ं(एसएएपी) के माÅयम स ेÿाĮ ÿÖतावŌ के अनसुार, 

दशे म¤ आयÕुमान आरोµय मंिदर (आयषु) के łप म¤ उÆनयन के िलए कुल 12,500 मौजूदा आयषु 

औषधालयŌ और उप ÖवाÖÃय क¤ þŌ को मंजूरी दी गई है। जहां तक झारखंड राºय का संबंध है, राºय 

सरकार से राºय वािषªक कायª योजनाओ ं(एसएएपी) के माÅयम से ÿाĮ ÿÖतावŌ के अनसुार, 745 

आयषु औषधालयŌ/उप ÖवाÖÃय क¤ þŌ को आयÕुमान आरोµय मंिदर (आयषु) के łप म¤ उÆनयन के 

िलए मंजूरी दी गई है और राºय सरकार Ĭारा दी गई सूचना के अनुसार सभी कायªशील ह§। जन 

ÖवाÖÃय राºय का िवषय है, इसिलए इन क¤ þŌ पर कािमªकŌ कì तैनाती संबंिधत राºय सरकार के 

कायª ±ेý म¤ आती है और तदनसुार, क¤ þ सरकार Ĭारा ऐसा कोई डेटा नहé रखा जा रहा है।अनुमोिदत 

और कायªशील आयÕुमान आरोµय मंिदर (आयषु) कì राºय/संघ राºय ±ेý-वार िÖथित का Êयौरा 

संलµन िववरण-I म¤ िदया गया है। इसके अलावा, झारखंड राºय म¤ आयÕुमान आरोµय मंिदर (आयषु) 

का िजला-वार और Öथान-वार Êयौरा संलµन िववरण -II पर िदया गया है। 
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िववरण-I 

अनुमोिदत आयुÕमान आरोµय मंिदर (आयुष) कì राºय/सघं राºय±ेý-वार सं́ या 

ø. स.ं 
राºय/सघं राºय ±ेý का 
नाम 

कुल Öवीकृत कुल कायªशील 

1 आंň ÿदेश 126 126 
2 अŁणाचल ÿदशे 89 89 
3 असम 500 500 
4 िबहार 294 113 
5 छ°ीसगढ़ 400 400 
6 गोवा 100 100 
7 गजुरात 365 365 
8 हåरयाणा 538 506 
9 िहमाचल ÿदेश 740 740 
10 झारखंड 745 745 
11 कनाªटक 376 376 
12 केरल 700 700 
१३ मÅय ÿदेश 800 800 
14 महाराÕů 390 377 
15 मिणपुर 15 15 
16 मेघालय 45 22 
17 िमजोरम 41 41 
18 नागाल§ड 49 49 
19 ओिडशा 422 422 
20 पंजाब 158 158 
21 राजÖथान 2019 2019 
22 िसि³कम 18 18 
23 तिमलनाडु 650 650 
24 तेलंगाना 421 421 
25 िýपरुा 72 72 
26 उ°र ÿदशे 1034 1034 
27 उ°राखंड 300 300 
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28 पिĲम बंगाल 540 540 
29 अंडमान 6 6 
30 चंडीगढ़ 12 11 
31 िदÐली 0 0 
32 दादरा व नागर हवेली और 

 दमन और दीव 1 1 
33 जÌमू और कÔमीर 523 523 
34 लĥाख 0 0 
35 ल±Ĭीप 7 7 
36 पुडुचेरी 4 4 
कुल 12500 12250 

 

िववरण-II 

झारखंड राºय म¤ आयुÕमान आरोµय मंिदर (आयषु) कािजला-वार एवं Öथान-वार Êयौरा । 

ø.स.ं िजल ेका नाम 
अनुमोिदत आयुष ÖवाÖÃय एवं कÐयाण केÆþŌ का 
नाम 

1 

बोकारो 

राजकìय आयवु¥िदक औषधालय, चास 
2 राजकìय आयवु¥िदक औषधालय, िपंडाजोरा 
3 राजकìय आयवु¥िदक औषधालय, सारम 
4 राजकìय आयवु¥िदक औषधालय, तुपरा 
5 राजकìय होÌयोपैिथक औषधालय, नावाडीह 
6 राजकìय होÌयोपैिथक औषधालय, चंदनिकयारी 
7 

चतरा 

राजकìय आयवु¥िदक औषधालय, िसिमåरया 
8 राजकìय आयवु¥िदक औषधालय, नावाडीह, ÿतापरु 
9 राजकìय आयवु¥िदक औषधालय, हंटरगंज 
10 राजकìय यूनानी औषधालय, जाबरा 
11 दवेगढ़ राजकìय आयवु¥िदक औषधालय, रोिहणी 
12 

धनबाद 
राजकìय आयवु¥िदक औषधालय, गोवाकोला 

१३ राजकìय यूनानी औषधालय, बासेपरु 
14 दमुका राजकìय आयवु¥िदक औषधालय, कुłआ 
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ø.स.ं िजल ेका नाम 
अनुमोिदत आयुष ÖवाÖÃय एवं कÐयाण केÆþŌ का 
नाम 

15 राजकìय आयवु¥िदक औषधालय, काठीकंुड 
16 राजकìय आयवु¥िदक औषधालय, िशकारीपाड़ा 
17 राजकìय आयवु¥िदक औषधालय, जामा 
18 राजकìय होÌयोपैिथक औषधालय, बासकुìनाथ धाम 
19 राजकìय होÌयोपैिथक औषधालय, रामगढ़ 
20 

पूवê िसंहभूम 

राजकìय आयवु¥िदक औषधालय, धालभूमगढ़ 
21 राजकìय होÌयोपैिथक औषधालय, पातमदा 
22 राजकìय होÌयोपैिथक औषधालय, डुमåरया 
23 राजकìय यूनानी औषधालय, मानगो 
24 राजकìय यूनानी औषधालय, चाकुिलया 
25 

गढ़वा 

राजकìय आयवु¥िदक औषधालय, रांका 
26 राजकìय आयवु¥िदक औषधालय, भवनाथपरु 
27 राजकìय आयवु¥िदक औषधालय, भंडाåरया 
28 राजकìय आयवु¥िदक औषधालय, डंडई 
29 राजकìय होÌयोपैिथक औषधालय, कंडी 
30 राजकìय यूनानी औषधालय, मोरव े
३१ 

िगåरडीह 
राजकìय आयवु¥िदक औषधालय, गोरहान 

32 राजकìय आयवु¥िदक औषधालय, खड़गडीहा 
33 राजकìय होÌयोपैिथक औषधालय, सåरया 
34 

गोड्डा 
राजकìय आयवु¥िदक औषधालय, गांधीúाम 

35 राजकìय यूनानी औषधालय, राजाभीता 
36 

गुमला 

राजकìय आयवु¥िदक औषधालय, िससई 
37 राजकìय आयवु¥िदक औषधालय, िबशनुपरु 
38 राजकìय आयवु¥िदक औषधालय, चैनपरु 
39 राजकìय आयवु¥िदक औषधालय, घाघरा 
40 राजकìय होÌयोपैिथक औषधालय, डुमरी 
41 राजकìय होÌयोपैिथक औषधालय, रायडीह 
42 

जामताड़ा 
राजकìय आयवु¥िदक औषधालय, चैनपरु 

43 राजकìय आयवु¥िदक औषधालय, पतुुलबौना 
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ø.स.ं िजल ेका नाम 
अनुमोिदत आयुष ÖवाÖÃय एवं कÐयाण केÆþŌ का 
नाम 

44 राजकìय आयवु¥िदक औषधालय, नारायणपरु 
45 राजकìय आयवु¥िदक औषधालय, जामताड़ा 
46 राजकìय आयवु¥िदक औषधालय, िमिहजाम 
47 राजकìय होÌयोपैिथक औषधालय, पािबया 
48 खंूटी राजकìय यूनानी औषधालय, खूंटी 
49 

कोडरमा 

राजकìय आयवु¥िदक औषधालय, झमुरी तेलैया 
50 राजकìय आयवु¥िदक औषधालय, जयनगर 
51 राजकìय आयवु¥िदक औषधालय, डोमचांच 
52 राजकìय आयवु¥िदक औषधालय, मरक¸चो 
53 राजकìय आयवु¥िदक औषधालय, बेकोबार 
54 राजकìय आयवु¥िदक औषधालय, फुलवåरया 
55 राजकìय आयवु¥िदक औषधालय, पथलडीहा 
56 

लातेहार 

राजकìय आयवु¥िदक औषधालय, लातेहार 
57 राजकìय आयवु¥िदक औषधालय, ŁþजयÆती 
58 राजकìय आयवु¥िदक औषधालय, महòआटांड़ 
59 राजकìय आयवु¥िदक औषधालय, चंदवा 
60 राजकìय आयवु¥िदक औषधालय, गणेशपरु 
61 राजकìय आयवु¥िदक औषधालय, बरवाडीह 

62 
राजकìय आयवु¥िदक औषधालय, सरायडीह 
(बरवाडीह) 

63 
लोहरदगा 

राजकìय आयवु¥िदक औषधालय, लोहरदगा 
64 राजकìय आयवु¥िदक औषधालय, कुडू 
65 राजकìय होÌयोपैिथक औषधालय, िकÖको 
66 पाकुर राजकìय आयवु¥िदक औषधालय, िलĘीपाड़ा 
67 

पलामू 
राजकìय आयवु¥िदक औषधालय, रामगढ 

68 राजकìय आयवु¥िदक औषधालय, पĪा 
69 

रांची 
राजकìय आयवु¥िदक औषधालय,जगÆनाथपुर 

70 राजकìय आयवु¥िदक औषधालय, नामकुम 
71 राजकìय आयवु¥िदक औषधालय, बुंडू 
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ø.स.ं िजल ेका नाम 
अनुमोिदत आयुष ÖवाÖÃय एवं कÐयाण केÆþŌ का 
नाम 

72 राजकìय आयवु¥िदक औषधालय, जामुदाग 
73 राजकìय आयवु¥िदक औषधालय, तमाड़ 
74 राजकìय आयवु¥िदक औषधालय, कांके 
75 राजकìय आयवु¥िदक औषधालय, िसÐली 
76 राजकìय आयवु¥िदक औषधालय, बढ़ुमू 
77 राजकìय आयवु¥िदक औषधालय, मंदार 
78 राजकìय आयवु¥िदक औषधालय, सोनाहातु 
79 राजकìय होÌयोपैिथक औषधालय, गेतलसूद गेतलसूद 
80 

सािहबगंज 

राजकìय आयवु¥िदक औषधालय, भगैया (बोåरयो) 
81 राजकìय आयवु¥िदक औषधालय, तालझारी 
82 राजकìय आयवु¥िदक औषधालय, राजमहल 
83 राजकìय होÌयोपैिथक औषधालय, पटना 
84 

सरायकेला-खरसावां 

राजकìय आयवु¥िदक औषधालय, सरायकेला 
85 राजकìय आयवु¥िदक औषधालय, रायडीह 
86 राजकìय आयवु¥िदक औषधालय, गोिवंदपरु 
87 राजकìय आयवु¥िदक औषधालय, बłुडीह (नीमडीह) 
88 राजकìय आयवु¥िदक औषधालय, दलभगंा 
89 राजकìय आयवु¥िदक औषधालय, नीमडीह 
90 राजकìय आयवु¥िदक औषधालय, कुचाई 
91 राजकìय आयवु¥िदक औषधालय, चांिडल 
92 राजकìय होÌयोपैिथक औषधालय, āĺकुटंुब 
93 राजकìय होÌयोपैिथक औषधालय, ईचागढ़ 
94 राजकìय होÌयोपैिथक औषधालय, राजनगर 
95 

िसमडेगा 
राजकìय आयवु¥िदक औषधालय, बानो 

96 राजकìय यूनानी औषधालय, बांसजोर 
97 

पिĲमी िसंहभूम 

राजकìय आयवु¥िदक औषधालय, मनोहरपरु 
98 राजकìय आयवु¥िदक औषधालय,जगÆनाथपुर 
99 राजकìय होÌयोपैिथक औषधालय, तांतनगर 
100 राजकìय होÌयोपैिथक औषधालय, मंझारी 



 
 
13.12.2024  249
   
 

 

ø.स.ं िजल ेका नाम 
अनुमोिदत आयुष ÖवाÖÃय एवं कÐयाण केÆþŌ का 
नाम 

101 

बोकारो 

राजकìय आयवु¥िदक औषधालय, पेटरवार 
102 राजकìय आयवु¥िदक औषधालय, गोिमया 
103 राजकìय आयवु¥िदक औषधालय, बेरमो 
104 राजकìय आयवु¥िदक औषधालय, कोåरया 
105 राजकìय आयवु¥िदक औषधालय, बरमिसया 
106 राजकìय आयवु¥िदक औषधालय, चतरोचĘी 

107 
राजकìय होÌयोपैिथक औषधालय, बोकारो Öटील 
िसटी 

108 राजकìय होÌयोपैिथक औषधालय, भ¤डरा 
109 राजकìय होÌयोपैिथक औषधालय, महòआटांड़ 
110 राजकìय यूनानी औषधालय, कसमार 
111 राजकìय यूनानी औषधालय, जरीडीह 
112 

चतरा 

राजकìय आयवु¥िदक औषधालय, लावालŏग 
113 राजकìय आयवु¥िदक औषधालय, िगĦौर 
114 राजकìय आयवु¥िदक औषधालय, बहेरा 
115 राजकìय आयवु¥िदक औषधालय, उंटा 
116 राजकìय आयवु¥िदक औषधालय, काÆहाचĘी 
117 राजकìय आयवु¥िदक औषधालय, इटखोरी 
118 राजकìय आयवु¥िदक औषधालय, टंडवा 
119 राजकìय होÌयोपैिथक औषधालय, जोरी 
120 राजकìय होÌयोपैिथक औषधालय, कंुडा 
121 राजकìय होÌयोपैिथक औषधालय, टंडवा 
122 राजकìय होÌयोपैिथक औषधालय, हंटरगंज 
123 राजकìय होÌयोपैिथक औषधालय, इटखोरी 
124 राजकìय यूनानी औषधालय, ÿतापपरु 
125 दवेगढ़ राजकìय यूनानी औषधालय, बाशा 
126 धनबाद राजकìय होÌयोपैिथक औषधालय, महòबनी 
127 

दमुका 
राजकìय आयवु¥िदक औषधालय, गोपीकांदर 

128 राजकìय आयवु¥िदक औषधालय, कथिलया 
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ø.स.ं िजल ेका नाम 
अनुमोिदत आयुष ÖवाÖÃय एवं कÐयाण केÆþŌ का 
नाम 

129 राजकìय आयवु¥िदक औषधालय, रानीúाम 
130 राजकìय आयवु¥िदक औषधालय, अमरपरु दमुका 
131 राजकìय होÌयोपैिथक औषधालय, िशकारीपाड़ा 
132 राजकìय यूनानी औषधालय, हंसडीहा दमुका 
133 

पूवê िसंहभूम 

राजकìय आयवु¥िदक औषधालय, बहरागोड़ा 
134 राजकìय आयवु¥िदक औषधालय, अंगरापाड़ा 
135 राजकìय आयवु¥िदक औषधालय, शंकरदा 
136 राजकìय आयवु¥िदक औषधालय, ĵासपरु 
137 राजकìय आयवु¥िदक औषधालय, गंदनाता 
138 राजकìय आयवु¥िदक औषधालय, पोटका 
139 राजकìय आयवु¥िदक औषधालय, कराडुबा 
140 राजकìय आयवु¥िदक औषधालय, मसुाबनी 
141 राजकìय आयवु¥िदक औषधालय, घाटिशला 
142 राजकìय होÌयोपैिथक औषधालय, पोदाभालकì 
143 राजकìय होÌयोपैिथक औषधालय, बांगरुदा 
144 राजकìय होÌयोपैिथक औषधालय, गालूडीह 
145 

गढ़वा 

राजकìय आयवु¥िदक औषधालय, नगर उंटारी 
146 राजकìय आयवु¥िदक औषधालय, मंिझआंव 
147 राजकìय आयवु¥िदक औषधालय, मेराल 
148 राजकìय आयवु¥िदक औषधालय, कधवां (भवनतपरु) 
149 राजकìय आयवु¥िदक औषधालय, मंदरा (कांडी) 
150 राजकìय आयवु¥िदक औषधालय, िचिनया 
151 राजकìय होÌयोपैिथक औषधालय, शारवतपहाड़ 
152 राजकìय होÌयोपैिथक औषधालय, रमकंडा 
153 राजकìय होÌयोपैिथक औषधालय, खरŏधा 
154 राजकìय होÌयोपैिथक औषधालय, चटिनया 
155 राजकìय यूनानी औषधालय, पंचडुमर (भवनाथपरु) 
156 

गोड्डा 
राजकìय आयवु¥िदक औषधालय, बोआरीजोर 

157 राजकìय आयवु¥िदक औषधालय, सुंदरपहाड़ी 
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ø.स.ं िजल ेका नाम 
अनुमोिदत आयुष ÖवाÖÃय एवं कÐयाण केÆþŌ का 
नाम 

158 

गुमला 

राजकìय आयवु¥िदक औषधालय, गमुला 
159 राजकìय आयवु¥िदक औषधालय, किटया 
160 राजकìय आयवु¥िदक औषधालय, बिसया 
161 राजकìय होÌयोपैिथक औषधालय, टोटो 
162 राजकìय यूनानी औषधालय, गुमला 
163 

जामताड़ा 

राजकìय आयवु¥िदक औषधालय, कंुडिहत 
164 राजकìय आयवु¥िदक औषधालय, नाला 
165 राजकìय आयवु¥िदक औषधालय, करमाटांड़ 
166 राजकìय आयवु¥िदक औषधालय, अÌबा 
167 राजकìय आयवु¥िदक औषधालय, सरसकंुडा 
168 राजकìय होÌयोपैिथक औषधालय, नाला 
169 राजकìय होÌयोपैिथक औषधालय, चैनपरु 
170 राजकìय होÌयोपैिथक औषधालय, म¤िझया (बेिदया) 
171 राजकìय होÌयोपैिथक औषधालय, लाडना 
172 राजकìय होÌयोपैिथक औषधालय, खजूरी 
173 राजकìय यूनानी औषधालय, फ़तेहपरु 
174 राजकìय यूनानी औषधालय, अफजलपुर 
175 

खंूटी 
राजकìय आयवु¥िदक औषधालय, रािनयां 

176 राजकìय होÌयोपैिथक औषधालय, मुरहó 
177 राजकìय यूनानी औषधालय, कराª 
178 

कोडरमा 

राजकìय आयवु¥िदक औषधालय, चेचाई, कोडरमा 

179 
राजकìय आयवु¥िदक औषधालय, सैिनक Öकूल ितलैया 
डैम 

180 राजकìय आयवु¥िदक औषधालय, सतगावां 
181 राजकìय होÌयोपैिथक औषधालय, मेशमोहेना 
182 राजकìय होÌयोपैिथक औषधालय, नावाडीह 
183 राजकìय होÌयोपैिथक औषधालय, जगदीशपरु 
184 राजकìय होÌयोपैिथक औषधालय, मशनोडीह 
185 राजकìय होÌयोपैिथक औषधालय, कांित 
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186 राजकìय यूनानी औषधालय, िवरजाम ु
187 राजकìय यूनानी औषधालय, चोपनाडीह 
188 

लातेहार 

राजकìय आयवु¥िदक औषधालय, मिनका 
189 राजकìय आयवु¥िदक औषधालय, बालूमाथ 
190 राजकìय आयवु¥िदक औषधालय, मैटलŌग 
191 राजकìय होÌयोपैिथक औषधालय, लैट 
192 राजकìय होÌयोपैिथक औषधालय, लातेहार 
193 राजकìय होÌयोपैिथक औषधालय, मिनका 
194 राजकìय होÌयोपैिथक औषधालय, चंदवा 
195 राजकìय होÌयोपैिथक औषधालय, िशवला 
196 राजकìय यूनानी औषधालय, लातेहार 
197 राजकìय यूनानी औषधालय, मंडल 
198 

लोहरदगा 
राजकìय होÌयोपैिथक औषधालय, सÆेहा 

199 राजकìय यूनानी औषधालय, कुडू 
200 

पाकुर 

राजकìय आयवु¥िदक औषधालय, पाकुड़ 
201 राजकìय आयवु¥िदक औषधालय, महेशपुर 
202 राजकìय आयवु¥िदक औषधालय, अăपाड़ा 
203 राजकìय आयवु¥िदक औषधालय, ख³सा 
204 राजकìय आयवु¥िदक औषधालय, मनोहरपरु 
205 राजकìय आयवु¥िदक औषधालय, वेलडांगा 
206 राजकìय आयवु¥िदक औषधालय, शहरúाम 
207 राजकìय आयवु¥िदक औषधालय, धरमपरु 
208 राजकìय आयवु¥िदक औषधालय, पाकुिड़या 
209 राजकìय होÌयोपैिथक औषधालय, मोहनपरु 
210 राजकìय होÌयोपैिथक औषधालय, िलĘीपाड़ा 
211 राजकìय होÌयोपैिथक औषधालय, अमतÐला 
212 राजकìय होÌयोपैिथक औषधालय, िझकरहĘी 
213 राजकìय होÌयोपैिथक औषधालय, डुमåरया 
214 राजकìय यूनानी औषधालय, िहरणपरु 
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215 राजकìय यूनानी औषधालय, कैराछ°र 
216 

रांची 

राजकìय आयवु¥िदक औषधालय, लापुंग 
217 राजकìय आयवु¥िदक औषधालय, ठाकुरगांव 
218 राजकìय आयवु¥िदक औषधालय, वारीडीह 
219 राजकìय आयवु¥िदक औषधालय, Ł³कì 
220 राजकìय यूनानी औषधालय, नरकोपी 
221 

सािहबगंज 

राजकìय आयवु¥िदक औषधालय, मोतीपहाड़ी 
222 राजकìय आयवु¥िदक औषधालय, बरहरवा 
223 राजकìय होÌयोपैिथक औषधालय, बरहेट 
224 राजकìय होÌयोपैिथक औषधालय, रंगा 
225 राजकìय यूनानी औषधालय, एµंलोई 
226 राजकìय यूनानी औषधालय, तीनपहाड़ 
227 

सरायकेला-खरसावां 

राजकìय आयवु¥िदक औषधालय, रंगपुर 
228 राजकìय आयवु¥िदक औषधालय, इचा 
229 राजकìय आयवु¥िदक औषधालय, जोरडीहा 
230 राजकìय आयवु¥िदक औषधालय, बłुडीह (खरसावां) 
231 राजकìय आयवु¥िदक औषधालय, ितŁलडीह 
232 राजकìय होÌयोपैिथक औषधालय, जनम 
233 राजकìय होÌयोपैिथक औषधालय, खरसावां 
234 राजकìय यूनानी औषधालय, आिदÂयपरु 
235 राजकìय यूनानी औषधालय, गÌहåरया 
236 

िसमडेगा 

राजकìय आयवु¥िदक औषधालय, िसमडेगा 
237 राजकìय आयवु¥िदक औषधालय, कुरडेग 
238 राजकìय आयवु¥िदक औषधालय, जलडेगा 1 
239 राजकìय आयवु¥िदक औषधालय, जलडेगा 2 
240 राजकìय आयवु¥िदक औषधालय, थेथईटांगर 
241 राजकìय आयवु¥िदक औषधालय, बोलबा 
242 राजकìय आयवु¥िदक औषधालय, कोलेिबरा 
243 राजकìय आयवु¥िदक औषधालय, लचरागढ़ 
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244 राजकìय होÌयोपैिथक औषधालय, लचरागढ़ 
245 राजकìय होÌयोपैिथक औषधालय, लिसया 
246 राजकìय होÌयोपैिथक औषधालय, हòरड़ा 
247 राजकìय होÌयोपैिथक औषधालय, सालगपोश 
248 राजकìय होÌयोपैिथक औषधालय, िकंकेल 
249 राजकìय यूनानी औषधालय, बानो 
250 

पिĲमी िसंहभूम 

राजकìय आयवु¥िदक औषधालय, चाईबासा 
251 राजकìय आयवु¥िदक औषधालय, हेसाडीह 
252 राजकìय आयवु¥िदक औषधालय, तांतनगर 
253 राजकìय आयवु¥िदक औषधालय, गदाहातु 
254 राजकìय आयवु¥िदक औषधालय, पŁुिनया 
255 राजकìय आयवु¥िदक औषधालय, झéकपानी 
256 राजकìय आयवु¥िदक औषधालय, Êलंिदया 
257 राजकìय आयवु¥िदक औषधालय, बारीजाल 
258 राजकìय आयवु¥िदक औषधालय, बड़ा जामदा 
259 राजकìय आयवु¥िदक औषधालय, खूंटपानी 
260 राजकìय आयवु¥िदक औषधालय, िनिĲंतपरु 
261 राजकìय आयवु¥िदक औषधालय, कुइड़ा 
262 राजकìय आयवु¥िदक औषधालय, गोलकेरा 
263 राजकìय होÌयोपैिथक औषधालय, िबंज 
264 राजकìय होÌयोपैिथक औषधालय, मनोहरपरु 
265 राजकìय होÌयोपैिथक औषधालय, आसनपत 
266 राजकìय होÌयोपैिथक औषधालय, गुदरी 
267 राजकìय यूनानी औषधालय, खुदपोश 
268 

बोकारो 

िजला संयĉु औषधालय 
269 िजला संयĉु औषधालय (आयवु¥िदक) 
270 िजला संयĉु औषधालय (होÌयोपैथी) 
271 िजला संयĉु औषधालय (यूनानी) 
272 एचएससी िझरकì 



 
 
13.12.2024  255
   
 

 

ø.स.ं िजल ेका नाम 
अनुमोिदत आयुष ÖवाÖÃय एवं कÐयाण केÆþŌ का 
नाम 

273 एचएससी टुÖको 
274 एचएससी भाÖकì 
275 एचएससी चपरी 
276 एचएससी अगाªमो 
277 एचएससी ऑडाªना 
278 एचएससी अंबाटोला 
279 एचएससी पाटªर 
280 एचएससी दािनया 
281 एचएससी िकमोजोåरया 
282 एचएससी हजारी 
283 एचएससी धंदाबार 
284 एचएससी तंýी 
285 एचएससी बोåरयाबÖती 
286 एचएससी चाजê 
287 एचएससी खमरबेÆडी 
288 एचएससी कुŁÌबरा 
289 

चतरा 

िजला संयुĉ औषधालय 
290 िजला संयĉु औषधालय (आयवु¥िदक) 
291 िजला संयĉु औषधालय (होÌयोपैथी) 
292 िजला संयĉु औषधालय (यूनानी) 
293 एचएससी गेłआ 
294 एचएससी Łध 
295 एचएससी िसनवारी बधार 
296 एचएससी गंगपुर 
297 एचएससी घांघरी 
298 एचएससी चॉप 
299 एचएससी कुमारगं 
300 एचएससी िमसरोल 
301 एचएससी मयूरहंड 
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302 एचएससी िटकार 
303 

दवेगढ़ 

िजला संयĉु औषधालय 
304 िजला संयĉु औषधालय (आयवु¥िदक) 
305 िजला संयĉु औषधालय (होÌयोपैथी) 
306 िजला संयĉु औषधालय (यूनानी) 
307 एचएससी कुिÔमल 
308 एचएससी चांदडीह I 
309 एचएससी बसबåरया 
310 एचएससी ताभाघाट 
311 एचएससी बालमपरु 
312 एचएससी जेिसयाडीह 
313 एचएससी महòआतानर 
314 एचएससी मुरलीपहाड़ी 
315 एचएससी भालगढ़ 
316 एचएससी पंडािनया 
317 एचएससी धोबना 
318 एचएससी साÐटर 
319 एचएससी भोरडंीहा 
320 एचएससी जयंतीúाम 
321 एचएससी लालपरु 
322 एचएससी नागदाह 
323 एचएससी िझÐलीघाट 
324 एचएससी मलहरा 
325 एचएससी एएसएनए 
326 एचएससी दबुराजपुर 
327 एचएससी सारसा 
328 एचएससी नगåरया नवािदह 
329 एचएससी डुमडुमी 
330 एचएससी सखुजोरा 
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331 एचएससी बरदहेी 
332 एचएससी िसरसा ²ानडीह 
333 एचएससी रोशन 
334 एचएससी मधुबन 
335 एचएससी िबंझा 
336 

धनबाद 

िजला संयĉु औषधालय 
337 िजला संयĉु औषधालय (आयवु¥िदक) 
338 िजला संयĉु औषधालय (होÌयोपैथी) 
339 िजला संयĉु औषधालय (यूनानी) 
340 एचएससी सिþयाडीह 
341 एचएससी कुसबेåरया 
342 एचएससी शीतलपरु 
343 एचएससी पांडेडीह 
344 एचएससी कडालगा 
345 एचएससी ितलैया 
346 एचएससी बÖताकोला 
347 एचएससी अÌबोना 
348 एचएससी बादलपरु 
349 एचएससी कबीरडीह 
350 एचएससी गुंघासा 
351 एचएससी खेåरयो 
352 एचएससी ÿतापपुर 
353 एचएससी उपचåुरया 
354 एचएससी नागरीकला 
355 एचएससी बेगनåरया 
356 एचएससी कैलीयासोल 
357 एचएससी नवाटंड 
358 एचएससी लोयाडीह 
359 एचएससी कोलाकुसमा 
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360 

दमुका 

िजला संयĉु औषधालय 
361 िजला संयĉु औषधालय (आयवु¥िदक) 
362 िजला संयĉु औषधालय (होÌयोपैथी) 
363 िजला संयĉु औषधालय (यूनानी) 
364 एचएससी कोåरया 
365 एचएससी मोटा«गा 
366 एचएससी जामडाली 
367 

पूवê िसंहभूम 

िजला संयĉु औषधालय 
368 िजला संयĉु औषधालय (आयवु¥िदक) 
369 िजला संयĉु औषधालय (होÌयोपैथी) 
370 िजला संयĉु औषधालय (यूनानी) 
371 एचएससी रायपहाड़ी 
372 एचएससी नýेा 
373 एचएससी गोराडीह 
374 एचएससी संúाम 
375 एचएससी जÐला 
376 एचएससी धुसरा 
377 एचएससी हòरलुंग 
378 एचएससी कािलकापुर 
379 एचएससी डाåरसोला 
380 

गढ़वा 

िजला संयĉु औषधालय 
381 िजला संयĉु औषधालय (आयवु¥िदक) 
382 िजला संयĉु औषधालय (होÌयोपैथी) 
383 िजला संयĉु औषधालय (यूनानी) 
384 एचएससी बनखेता सीसरी 
385 एचएससी चौåरया 
386 एचएससी मािझगावॉन 
387 एचएससी मुकंुदपरु 
388 एचएससी राजजी 
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389 एचएससी खिुटया 
390 एचएससी केटामा 
391 एचएससी कÐयाणपरु 
392 एचएससी टोरी 
393 एचएससी झूरा 
394 एचएससी बेलचÌपा 
395 एचएससी पचपरवा 
396 एचएससी अनराज नवािदह 
397 एचएससी हरदाग कला 
398 एचएससी संघबाåरया 
399 एचएससी बलेखर 
400 एचएससी ओखरगरा 
401 एचएससी दंडई 
402 एचएससी कुÌबा 
403 एचएससी िच° िव®ाम 
404 एचएससी तुलसीदामार 
405 एचएससी िबसनुपुरा 
406 एचएससी जटपुरा 
407 एचएससी कोइंडी 
408 एचएससी बीटा 
409 एचएससी कंिजया 
410 एचएससी संúाहे 
411 

िगåरडीह 

िजला संयुĉ औषधालय 
412 िजला संयĉु औषधालय (आयवु¥िदक) 
413 िजला संयĉु औषधालय (होÌयोपैथी) 
414 िजला संयĉु औषधालय (यूनानी) 
415 एचएससी यूआरआरओ 
416 एचएससी मुंűो 
417 एचएससी खेतको 
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418 एचएससी बागोडीह 
419 एचएससी खेसखरी 
420 एचएससी धारगलुी 
421 एचएससी कोयरीडीह 
422 एचएससी घिुटया पेशरा 
423 एचएससी केशवरी 
424 एचएससी भवरडीह 
425 एचएससी कणªपरुा 
426 एचएससी झलकडीहा 
427 एचएससी छोटाकì खड़गडीह 
428 एचएससी सतीबाद 
429 एचएससी हरलाडीह 
430 एचएससी भĘिसंहमोर 
431 एचएससी नागरी 
432 एचएससी रोशनतुंडा 
433 

गोड्डा 

िजला संयĉु औषधालय 
434 िजला संयĉु औषधालय (आयवु¥िदक) 
435 िजला संयĉु औषधालय (होÌयोपैथी) 
436 िजला संयĉु औषधालय (यूनानी) 
437 एचएससी बड़ा तेलो 
438 एचएससी भालगोरा 
439 एचएससी दबुरा 
440 एचएससी राहरबåरया 
441 एचएससी राजबंध 
442 एचएससी सुंदरमारा 
443 एचएससी भैरा 
444 एचएससी सरोिटया 
445 एचएससी मखानी 
446 एचएससी कथनई 
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447 एचएससी गंगटा 
448 एचएससी सैदापुर 
449 एचएससी धामसाई 
450 एचएससी लकुलकुì 
451 एचएससी िसकिटया 
452 एचएससी िनपिनया 
453 एचएससी पंधुबथान 
454 एचएससी रामला 
455 एचएससी मधुरा 
456 एचएससी लàमीपरु 
457 एचएससी कोरका 
458 एचएससी बåरयाहा 
459 एचएससी बेलसर 
460 एचएससी अमरपरु 
461 एचएससी िपंडराहाट 
462 एचएससी गÌुमा 
463 एचएससी बांका 
464 एचएससी गेचह§ड 
465 

गुमला 

िजला संयĉु औषधालय 
466 िजला संयĉु औषधालय (आयवु¥िदक) 
467 िजला संयĉु औषधालय (होÌयोपैथी) 
468 िजला संयĉु औषधालय (यूनानी) 
469 एचएससी साकेया 
470 एचएससी तलेसेरा 
471 एचएससी जॉबभीपैट 
472 एचएससी जोरी 
473 एचएससी मंजीरा 
474 एचएससी बु³मा 
475 एचएससी कंडापथ 
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476 एचएससी बाराडीह 
477 एचएससी डुमरला 
478 एचएससी कुटुमा 
479 एचएससी िबरकेरा 
480 एचएससी गमुरा 
481 एचएससी पोकला 
482 एचएससी केमटे 
483 एचएससी रतािसली 
484 एचएससी सŁबेरा 
485 एचएससी हाफू 
486 एचएससी पाकरटोली 
487 एचएससी डोÌबा 
488 एचएससी लासरा 
489 

हजारीबाग 

िजला संयĉु औषधालय 
490 िजला संयĉु औषधालय (आयवु¥िदक) 
491 िजला संयĉु औषधालय (होÌयोपैथी) 
492 िजला संयĉु औषधालय (यूनानी) 
493 एचएससी गŁ कुहाª  
494 एचएससी कåरयातपरु 
495 एचएससी पंचमाधव 
496 एचएससी भंडारा 
497 एचएससी गोसाई बिलया 
498 एचएससी जरजारा 
499 एचएससी जामसोती 
500 एचएससी होलांग 
501 एचएससी हेसालŌग 
502 एचएससी चंदवार 
503 एचएससी धरमपुर 
504 एचएससी मोरांगी 
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505 एचएससी उिड़या 
506 एचएससी िसंदरू 
507 एचएससी बभनाबाई 
508 एचएससी मैडमो 
509 एचसीएस चलकरी 
510 एचएससी टाटीझåरया 
511 एचएससी दानआु 
512 एचएससी िटटाही 
513 एचएससी वेधाना 
514 एचएससी दिदघाघर 
515 एचएससी देवकुली 
516 एचएससी जगाª 
517 एचएससी अलŌज़ा 
518 एचएससी दतंोखदुª 
519 एचएससी मंडई 
520 एचएससी बेÐटू 
521 एचएससी बुंडू 
522 एचएससी कंडावर 
523 एचएससी साÐगा 
524 एचएससी गोपाडा 
525 

जामताड़ा 

िजला संयĉु औषधालय 
526 िजला संयĉु औषधालय (आयवु¥िदक) 
527 िजला संयĉु औषधालय (होÌयोपैथी) 
528 िजला संयĉु औषधालय (यूनानी) 
529 एचएससी नवाइकुल 
530 एचएससी दि±णबहाल 
531 एचएससी सहजपरु 
532 एचएससी बंदाजुåरया 
533 एचएससी मेिजया 
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534 एचएससी िनºकाजरा 
535 एचएससी शंकरपरु 
536 एचएससी बावनबंधी 
537 एचएससी तुलसीचक 
538 एचएससी भलुी 
539 एचएससी गेåरया 
540 एचएससी लोकािनया 
541 एचएससी łपडीह 
542 एचएससी िशमला 
543 

खंूटी 

िजला संयĉु औषधालय 
544 िजला संयĉु औषधालय (आयवु¥िदक) 
545 िजला संयĉु औषधालय (होÌयोपैथी) 
546 िजला संयĉु औषधालय (यूनानी) 
547 एचएससी िबंगाओन 
548 एचएससी चाåरड 
549 एचएससी कोटना 
550 एचएससी िबकुआडाग 
551 एचएससी िबंदा 
552 एचएससी गÐुलू 
553 एचएससी उिलहातु 
554 एचएससी जåरयाघर 
555 एचएससी बीआईआरडीए 
556 एचएससी हòिसर 
557 एचएससी परस ु
558 एचएससी नालोम 
559 एचएससी सेनेगुटू 
560 एचएससी जोजोहातु 
561 एचएससी चापी 
562 एचएससी मरंगहाडा 
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563 एचएससी िसरका 
564 एचएससी आरा 
565 एचएससी इंिडिपडी 
566 एचएससी एचा 
567 

कोडरमा 

िजला संयĉु औषधालय 
568 िजला संयĉु औषधालय (आयवु¥िदक) 
569 िजला संयĉु औषधालय (होÌयोपैथी) 
570 िजला संयĉु औषधालय (यूनानी) 
571 एचएससी कांित 
572 एचएससी िहरोिदह 
573 एचएससी चंþोडीह 
574 एचएससी चेचाई 
575 एचएससी मेघातारी 
576 एचएससी ढाब 
577 एचएससी जेŁआडीह 
578 एचएससी गझंडी 
579 एचएससी बेÆडी 
580 एचएससी नवलसाही 
581 एचएससी मÖमोहना 
582 एचएससी चोपनाडीह 
583 एचएससी राजावर 
584 

लातेहार 

िजला संयĉु औषधालय 
585 िजला संयĉु औषधालय (आयवु¥िदक) 
586 िजला संयĉु औषधालय (होÌयोपैथी) 
587 िजला संयĉु औषधालय (यूनानी) 
588 एचएससी बरवैया 
589 एचएससी अ³सी 
590 एचएससी तरवाडीह 
591 एचएससी बालू 
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592 एचएससी भागेया 
593 एचएससी हेमपरु 
594 एचएससी मुŁप 
595 एचएससी क¤ ड 
596 एचएससी सेÆहा 
597 एचएससी नगर 
598 एचएससी हेसला 
599 एचएससी िपपरा 
600 

लोहरदगा 

िजला संयĉु औषधालय 
601 िजला संयĉु औषधालय (आयवु¥िदक) 
602 िजला संयĉु औषधालय (होÌयोपैथी) 
603 िजला संयĉु औषधालय (यूनानी) 
604 एचएससी उदरांगी 
605 एचएससी पतरातू 
606 एचएससी जोवांग 
607 एचएससी हेसािपरी 
608 एचएससी बीयूटीआई 
609 एचएससी िजंगी 
610 एचएससी िगितलगढ़ 
611 एचएससी बालसोटा 
612 एचएससी मासमानो 
613 एचएससी मालंगटोली 
614 एचएससी सेमारडीह 
615 एचएससी म³का 
616 एचएससी सलैया 
617 एचएससी साÐगी 
618 एचएससी मकाÆद ु
619 एचएससी नागºवा 
620 एचएससी गरुी 
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621 

पाकुर 

िजला संयĉु औषधालय 
622 िजला संयĉु औषधालय (आयवु¥िदक) 
623 िजला संयĉु औषधालय (होÌयोपैथी) 
624 िजला संयĉु औषधालय (यूनानी) 
625 एचएससी फुलिझंझरी 
626 

पलामू 

िजला संयĉु औषधालय 
627 िजला संयĉु औषधालय (आयवु¥िदक) 
628 िजला संयĉु औषधालय (होÌयोपैथी) 
629 िजला संयĉु औषधालय (यूनानी) 
630 एचएससी अंधारीबाग 
631 एचएससी नावा 
632 एचएससी िबÆदुआ 
633 एचएससी घितªया 
634 एचएससी िदहाåरया 
635 एचएससी िसगिसगी 
636 एचएससी सलातुआ 
637 एचएससी रामगढ़ 
638 एचएससी पथरा 
639 एचएससी हòटार 
640 एचएससी मंझौली 
641 एचएससी अंताकला 
642 एचएससी गलुाबझारी 
643 एचएससी चपरवार 
644 एचएससी सरायडीह 
645 एचएससी िपंडराही 
646 एचएससी अराłआकला 
647 एचएससी िबशुनपरु 
648 एचएससी िब®ामपरु 
649 एचएससी चंदा ढाब 
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650 एचएससी खडगपुर 
651 एचएससी सोनबे 
652 एचएससी खौआखोह 
653 एचएससी बैåरया 
654 एचएससी िसंगराकला 
655 एचएससी बरहलोटा 
656 एचएससी िचयांकì 
657 एचएससी कंडू मोहÐला 
658 एचएससी महाराजा 
659 एचएससी जेÆथा 
660 एचएससी धवाडीह 
661 एचएससी नवाडीह बहेरा 
662 एचएससी चांपी 
663 एचएससी नवागढ़ 
664 एचएससी टािटिडरी 
665 एचएससी िकशुनपरु 
666 

रामगढ़ 

िजला संयĉु औषधालय 
667 िजला संयĉु औषधालय (आयवु¥िदक) 
668 िजला संयĉु औषधालय (होÌयोपैथी) 
669 िजला संयĉु औषधालय (यूनानी) 
670 एचएससी िनÌमी 
671 एचएससी मुरपा 
672 एचएससी सथुारपरु 
673 एचएससी हापआु 
674 एचएससी सोमिदमरा 
675 एचएससी टेरपा (पाल)ू 
676 एचएससी कुजू 
677 एचएससी जमीरा 
678 एचएससी देवåरया 
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679 एचएससी राजरÈपा (हेसापोरा) 
680 एचएससी बंजी 
681 एचएससी जोराकमª 
682 एचएससी पीरी 
683 एचएससी भभुाई 
684 एचएससी नेमरा 
685 एचएससी बेतलुकलां 
686 एचएससी पूरबडीह 
687 एचएससी फुलसराय 
688 एचएससी एडला 
689 एचएससी कुिशयारा 
690 एचएससी लाडी 
691 एचएससी जुमरा 
692 एचएससी लारी 
693 एचएससी सोसो 
694 

रांची 

िजला संयĉु औषधालय 
695 िजला संयĉु औषधालय (आयवु¥िदक) 
696 िजला संयĉु औषधालय (होÌयोपैथी) 
697 िजला संयĉु औषधालय (यूनानी) 
698 

सािहबगंज 

िजला संयĉु औषधालय 
699 िजला संयĉु औषधालय (आयवु¥िदक) 
700 िजला संयĉु औषधालय (होÌयोपैथी) 
701 िजला संयĉु औषधालय (यूनानी) 
702 एचएससी िबशनपरु 
703 एचएससी चांदीपरु 
704 एचएससी केलाबारी 
705 एचएससी मािलन 
706 एचएससी िशरम चौकì 
707 Saraikela-Kharsawan िजला संयĉु औषधालय 
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708 िजला संयĉु औषधालय (आयवु¥िदक) 
709 िजला संयĉु औषधालय (होÌयोपैथी) 
710 िजला संयĉु औषधालय (यूनानी) 
711 एचएससी सरुसी 
712 एचएससी घािटडुलमी 
713 एचएससी िसदाडीह 
714 एचएससी खूंटी 
715 एचएससी बड़ाकांकडा 
716 एचएससी गंिजया 
717 एचएससी बांसा 
718 एचएससी डुमरा 
719 एचएससी जुमाल 
720 

िसमडेगा 

िजला संयĉु औषधालय 
721 िजला संयĉु औषधालय (आयवु¥िदक) 
722 िजला संयĉु औषधालय (होÌयोपैथी) 
723 िजला संयĉु औषधालय (यूनानी) 
724 एचएससी सोकोलाª 
725 एचएससी खुंटीटोली 
726 एचएससी एला 
727 एचएससी बेसन 
728 एचएससी तुकुपानी 
729 एचएससी कराªमुंडा 
730 एचएससी करीमित 
731 एचएससी सरायपानी 
732 एचएससी बŌगेरा 
733 एचएससी आयडेगा 
734 

पिĲमी िसंहभूम 
िजला संयĉु औषधालय 

735 िजला संयĉु औषधालय (आयवु¥िदक) 
736 िजला संयĉु औषधालय (होÌयोपैथी) 
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ø.स.ं िजल ेका नाम 
अनुमोिदत आयुष ÖवाÖÃय एवं कÐयाण केÆþŌ का 
नाम 

737 िजला संयĉु औषधालय (यूनानी) 
738 एचएससी कालीमाटी 
739 एचएससी बालंिदया 
740 एचएससी लपुुंगुटु 
741 एचएससी धोबाधोिबन 
742 एचएससी कोकचो 
743 एचएससी बूटा 
744 एचएससी परमपंचो 
745 एचएससी िचरोमाथा 

 

 

IMPORT DEPENDENCY OF FERTILIZERS 

3034.   SHRI MADDILA GURUMOORTHY: 

         SHRI P. V. MIDHUN REDDY: 

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether Urea imports consisted of 7.6 million metric tons (mt) in 2022-23 

with even domestically produced Urea heavily relying of imported natural gas, if 

so, the details thereof including the measures that have been taken to reduce urea 

imports; 

(b) whether the Government has looked into developing alternative feedstocks 

and raw materials as India’s fertilizer sector continues to be dependent on imports 

of natural gas, ammonia and fertilizers; 

(c) if so, the details thereof;  
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(d) whether the Government has taken any action towards the 

recommendations made by Standing Committee on Chemicals and Fertilizers 

which included establishing long-term agreements for import of fertilizers’ raw 

materials or setting up joint venture plants in countries rich in fertilizer’s raw 

materials with buy-back arrangements to ensure self-reliance’ and 

(e) if so, the details thereof and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a): Yes, 7.58 Million Metric Tonnes of Urea was imported during 2022-23. 

As regards the steps taken to reduce Urea import, the Government had 

announced New Investment Policy (NIP) – 2012 on 2nd January, 2013 and its 

amendment on 7thOctober, 2014 to facilitate fresh investment in the urea sector 

and to make India self-sufficient in the urea sector. Total 6 new urea units have 

been set up under NIP-2012 which includes 4 urea units set up through Joint 

Venture Companies (JVC) of nominated PSUs and 2 urea units set up by the 

private companies. The units set up through JVC are Ramagundam urea unit of 

Ramagundam Fertilizers and Chemicals Ltd (RFCL) in Telangana and 3 urea 

units namely Gorakhpur, Sindri and Barauni of Hindustan Urvarak and Rasayan 

Limited (HURL) in Uttar Pradesh, Jharkhand and Bihar, respectively. The units 

set up by private companies are Panagarh urea unit of Matix Fertilizers and 

Chemicals Ltd. (Matix) in West Bengal; and Gadepan-III urea unit of Chambal 

Fertilizers and Chemicals Ltd. (CFCL) in Rajasthan. Each of these units has 



 
 
13.12.2024  273
   
 

 

installed capacity of 12.7 Lakh Metric Tonne per annum (LMTPA). These units 

are highly energy efficient as they are based on latest technology. Therefore, 

these units have together added urea production of 76.2 LMTPA thereby total 

production urea production capacity has increased from 207.54 LMTPA during 

2014-15 to 283.74 LMTPA at present. 

In addition, the Government also notified the New Urea Policy (NUP) – 

2015 on 25th May, 2015 for the existing 25 gas-based urea units with one of the 

objectives of maximizing indigenous urea production. The NUP-2015 has led to 

additional production of urea by 20-25 LMTPA as compared to the production 

during 2014-15.  

These steps together have facilitated increase of Urea production from 

level of 225 LMT per annum during 2014-15 to a record Urea Production at 

314.07 LMT during 2023-24.  

Accordingly, the import of Urea has been reduced from 75.80 LMT in 

2022-23 to 70.42 LMT in 2023-24. 

(b) and (c):  Government mandated revival of Talcher Fertilizer unit through 

formation of a JVC of nominated PSUs named Talcher Fertilizers Ltd. (TFL) for 

setting up Ammonia urea plant of 12.7 LMT per annum capacity based on coal 

gasification technology. On completion of the project, the production of urea in the 

country will increase by 12.7 LMTPA and will assist in maximizing the indigenous 

production of Urea and provide security in feedstock supply as a coal would be 

sourced domestically and providing alternate route of urea production to diversify 
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the feedstock risk in the sector. This will also reduce the dependency on urea 

imports and import of natural gas leading to savings in foreign exchange and 

maximizing indigenous urea production. 

In so far as PandK Sector is concerned, Potash derived from Molasses 

(PDM) has been inducted under Nutrient Based Subsidy (NBS) Scheme as an 

alternative to Muriate of Potash (MOP), which is totally imported. 

(d) and (e): The Government of India has been actively engaging with countries 

rich in fertilizer raw materials to explore long-term agreements for the import of 

raw materials or the establishment of joint venture fertilizer plants under buy-back 

arrangements. 

To achieve this, the Government has facilitated the establishment of several 

Long-Terms Agreements (LTAs) between Indian companies and foreign 

companies in fertilizer rich countries. 

Additionally, the India fertilizer companies have also formed Joint venture 

in fertilizer-rich nations, such as Oman India Fertilizer Company (OMIFCO) in 

Oman, Industries Chimiques Du Senegal (ICS) in Senegal, and Jordan India 

Fertilizers Company (JIFCO) in Jordan. 

 

 

DEVELOPMENT OF PORTS IN TAMIL NADU 

3035. SHRI MALAIYARASAN D.: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to state: 
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(a) whether the Government has identified ports for development in Tamil Nadu 

under the Sagarmala Pariyojana;  

(b) if so, the details of ports that have been identified and projects that are being 

taken up for upgradation of the identified ports; 

(c) the amount of funds sanctioned, approved, released and spent so far for the 

said project; and  

(d) the time by which upgradation of the said ports are likely to commence? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS  

(SHRI SARBANANDA SONOWAL): 

(a) to (d) The Sagarmala is the flagship Central Sector Scheme of the 

Ministry of Ports, Shipping and Waterways to promote port-led development in 

the country through harnessing India’s 7,500 km long coastline, 14,500 km of 

potentially navigable waterways and strategic location on key international 

maritime trade routes. Under Sagarmala Scheme, Ministry provide financial 

assistance to State Governments / UTs for Port infrastructure projects, Coastal 

berth projects, Road and Rail projects, fish harbours, skill development projects, 

Coastal community development, International standard cruise terminal and 

unique and innovative projects such as Ro-Pax ferry services etc. The details of 

number of projects, funds sanctioned and funds released in the state of Tamil 

Nadu is given in the enclosed at Statement.  
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STATEMENT 

Details of number of projects, funds sanctioned and project status in the state 

of Tamil Nadu 

Sr No Name of Project 
Impleme
nting 
Agency 

Status Project 
Cost 
(Rs. 
Cr) 

Funds 
Sanction
ed (Rs. 
Cr.) 

Fund 
Release
d (Rs. 
Cr.) 

1.  

Creation of Berthing 
facilities for tourist 
vessels at Agni 
Theertham, Tamil Nadu  

Tamil 
Nadu 
Maritime 
Board 

Under 
Impleme
ntation 

7.81 7.81 1.52 

2.  

Development and 
Operation of a full-
fledged Truck Parking 
Terminal adjacent to 
NH7A opposite to 
Fisheries college at V.O. 
Chidambaranar 

V. O. 
Chidamb
aranar 
Port 
Authority 

Complet
ed 

25.00 10.00 10.00 

3.  

Coastal berth with 
dredged depth of 10.0m 
to handle vessels up to 
15000 DWT -length 
150m at VoCPT 

V. O. 
Chidamb
aranar 
Port 
Authority 

Complet
ed 

36.00 30.00 30.00 

4.  
Coastal Cargo Berth at 
ChPT 

Chennai 
Port 
Authority 

Complet
ed 

80.00 30.00 30.00 

5.  

Construction of 
Breakwater both in North 
and South side of 
entrance channel- Berth-
1- Berth-2 and Capital 
Dredging at Cuddalore 
Port -From entrance 
channel till cargo berths  

Tamil 
Nadu 
Maritime 
Board 

Complet
ed 

135.00 67.50 67.50 
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Sr No Name of Project 
Impleme
nting 
Agency 

Status Project 
Cost 
(Rs. 
Cr) 

Funds 
Sanction
ed (Rs. 
Cr.) 

Fund 
Release
d (Rs. 
Cr.) 

6.  

Development of paved 
storage yard at Chennai 
Port for handling export 
cargo 

Chennai 
Port 
Authority 

Complet
ed 

54.00 25.73 25.73 

7.  
Construction of Bunker 
berth at Chennai Port 

Chennai 
Port 
Authority 

Complet
ed 

44.00 22.00 22.00 

8.  

Construction of a fishing 
harbour at Poompuharin 
Nagapattinam District in 
Tamil Nadu 

Fisheries 
Departm
ent, 
GoTN 

Complet
ed 

148.00 37.00 37.00 

9.  

Expansion of fishing 
harbour at 
Chinnamuttomin 
Kanyakumari District in 
Tamil Nadu 

Fisheries 
Departm
ent, 
GoTN 

Complet
ed 

74.00 18.38 18.38 

10.  
Coastal Districts Skill 
Development Program - 
Phase I -Tamil Nadu 

Ministry 
of Rural 
Develop
ment 
(DDU-
GKY) 

Complet
ed 

2.94 2.94 1.47 

11.  

Construction of widening 
the Korampallam 
Surplus course bridge 
and rail over bridge -RoB 
including widening of 
road from western 
boundary to TTPS 

V. O. 
Chidamb
aranar 
Port 
Authority 

Complet
ed 

42.00 20.00 20.00 

12.  
Dredging the dock basin 
for coastal cargo berth at 
VOCPT -Dredging in 

V. O. 
Chidamb
aranar 

Complet
ed 

98.00 20.88 20.88 
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Sr No Name of Project 
Impleme
nting 
Agency 

Status Project 
Cost 
(Rs. 
Cr) 

Funds 
Sanction
ed (Rs. 
Cr.) 

Fund 
Release
d (Rs. 
Cr.) 

front of dedicated coastal 
berth 

Port 
Authority 

13.  

National Technology 
Center for Ports- 
Waterways and Coasts  -
New Campus 

IIT 
Chennai 

Complet
ed 

77.03 39.67 39.67 

14.  
Coastal Districts Skill 
Development Program - 
Phase 2 -Tamil Nadu 

Ministry 
of Rural 
Develop
ment 
(DDU-
GKY) 

Under 
Impleme
ntation 

10.67 10.67 2.42 

15.  

Fishing harbor at 
Mookaiyur in 
Ramanathapuram 
district in Tamil Nadu 

Fisheries 
Departm
ent, 
GoTN 

Complet
ed 

113.90 28.48 28.48 

16.  
Fishing harbour at 
Kuthakal, Kunthukul -TN  

Fisheries 
Departm
ent, 
GoTN 

Complet
ed 

74.00 18.50 16.65 

17.  

Modern elevated steel 
bridge for safe transport 
of tourists from 
Vivekananda Rock to 
Thiruvalluvur statue  

Tamil 
Nadu 
Maritime 
Board 

Under 
Impleme
ntation 

31.05 15.53 12.42 

18.  
Modernisation of 
Chennai Fishing Harbour 
Project 

Chennai 
Port 
Authority 

Under 
Impleme
ntation 

99.85 49.93 0.00 

19.  

Creation of additional 
berthing facilities at 
VilloondiTheertham, 
Tamil Nadu 

Tamil 
Nadu 
Maritime 
Board 

Under 
Impleme
ntation 

3.66 3.66 0.73 
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Sr No Name of Project 
Impleme
nting 
Agency 

Status Project 
Cost 
(Rs. 
Cr) 

Funds 
Sanction
ed (Rs. 
Cr.) 

Fund 
Release
d (Rs. 
Cr.) 

20.  

Development of Buffer 
Parking yard for Trailers / 
Trucks at the backup 
areas of Berth No. 
24B(BD-II) in Chennai 
Port Authority 

Chennai 
Port 
Authority 

Under 
Impleme
ntation 

52.85 39.42 37.44 

21.  

Upgradation of 
Nagapattinam Port 
Infrastructure for the 
passenger ferry service 
from Nagapattinam 
(India) to Kankesanthurai 
(Sri Lanka) 

Tamil 
Nadu 
Maritime 
Board 

Under 
Develop
ment 

10.47 10.47 0.00 

22.  
Extension of passenger 
berthing facility at 
Kanyakumari Port 

Tamil 
Nadu 
Maritime 
Board 

Under 
Impleme
ntation 

20.00 10.00 4.94 

 

 

 

उÖमानाबाद म¤ आयुÕमान भारत योजना 

3036. ®ी ओमÿकाश भूपालिसहं उफª  पवन राजिेनंबालकर: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) आयÕुमान भारत योजना कì वतªमान िÖथित ³या है और महाराÕů राºय के उÖमानाबाद 

(धारािशव) िजले के िकतने नागåरक इस योजना के पाý ह§; 

(ख) वषª 2020-2024 के दौरान उĉ िजल ेम¤ उĉ योजना के अंतगªत लाभािथªयŌ कì वषªवार सं́ या 

िकतनी है; 
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(ग) आकां±ी िजलŌ म¤ आयÕुमान भारत योजना के अंतगªत ÖवाÖÃय को बढ़ावा देने के िलए ³या 

कदम उठाए गए ह§; 

(घ) उĉ योजना के अंतगªत िकन-िकन बीमाåरयŌ का िनःशुÐक उपचार िकया जाता है; 

(ङ) महाराÕů राºय म¤ आयÕुमान भारत योजना के अंतगªत क§ सर, एचआईवी और ×दय रोग का 

िनःशÐुक उपचार ÿदानकरन ेवाल ेपैनलबĦ अÖपतालŌ/औषधालयŌ का िजलावार Êयौरा ³या है; 

(च) आयÕुमान भारत योजना के अंतगªत अिभघात के रोिगयŌ को उनके उपचार के िलए ÿदान कì 

गई िव°ीय सहायता का Êयौरा ³या है; 

(छ) आयÕुमान भारत योजना के अंतगªत आकां±ी िजलŌ म¤ समú ÖवाÖÃय म¤ सधुार लान ेके िलए 

िकए गए िवशेष ÿावधानŌ का Êयौरा ³या है; और 

(ज) उÖमानाबाद (धारािशव) संसदीय िनवाªचन ±ेý म¤ उĉ योजना के अंतगªत िकतन ेअÖपतालŌ/ 

औषधालयŌ को शािमल िकया गया है? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  

(®ी ÿतापराव गणपतराव जाधव): 

(क): आयुÕमान भारत-ÿधानमंýी जन आरोµय योजना (एबी-पीएमजेएवाई) भारत कì आबादी के 

आिथªक łप स ेकमजोर िनचल े40% िहÖस ेका गठन करने वाल े12.37 करोड़ पåरवारŌ के लगभग 

55 करोड़ लाभािथªयŌ को िĬतीयक और िविशĶ पåरचयाª हेत ुअÖपताल म¤ भतê होने पर ÿित पåरवार 

ÿित वषª 5लाख Łपये का ÖवाÖÃय कवर ÿदान करती है। 

महाराÕů राºय के उÖमानाबाद (धारािशव) िजले म¤, कुल 2.71 लाख लाभाथê पåरवारके 12.35 

लाख Óयिĉ इस योजना के तहत ÖवाÖÃय सेवा लाभ ÿाĮ करने हेत ुपाý ह§। 

(ख): महाराÕů के धारािशव िजल ेम¤ योजना के तहत ÖवाÖÃय सेवा लाभ ÿाĮ करने वाले लाभािथªयŌ 

कì सं́ या का वषª-वार िववरण िनÌनानसुार है: 
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वषª  अÖपताल म¤ भतê होन ेवालŌ कì सं́ या 

2019-20 3063 

2020-21 3556 

2021-22 4925 

2022-23 4950 

2023-24 5973 

 

(ग) स े (छ): देश भर म¤, िवशेष łप स ेआकां±ी िजलŌ म¤ योजना के कायाªÆवयन कì बारीकì से 

िनगरानी कì जाती है। आकां±ी िजलŌ के अÖपतालŌ के संबंध म¤ ÿदान िकए गए उपचार के िलए 

10% का अितåरĉ ÿोÂसाहन भी है। इसके अलावा, राºयŌ/संघ राºय ±ेýŌ को लाभािथªयŌ के िलए 

पयाªĮ सं́ या म¤ ÖवाÖÃय पåरचयाª सिुवधाओ ंको सुिनिĲत करने के िलए आकां±ी िजलŌ म¤ अÖपतालŌ 

के िलए पैनलबĦता मानदंडŌ म¤ ढील दनेे कì छूट दी गई है। आकां±ी िजलŌ के लाभाथê योजना के 

तहत पोट¥िबिलटी सिुवधा का उपयोग करके मुंबई, नई िदÐली आिद जैस े महानगरŌ के ÿमुख 

अÖपतालŌ स ेभी सेवाए ंÿाĮ कर सकते ह§। 

नवीनतम ÖवाÖÃय लाभ पैकेज (एचबीपी 2022) के अनसुार, इस योजना म¤ लाभािथªयŌ के 

िलए 27िवशेष²ताओ ंम¤ कुल 1,961 ÿिøयाए ंउपलÊध ह§। इसके अलावा, राºयŌ/ संघ राºय ±ेýŌ 

को राÕůीय ÖवाÖÃय पैकेज माÖटर के अलावा राºय-िविशĶ पैकेज जोड़न ेऔर Öथानीय आवÔयकता 

के अनसुार पैकेज कì लागत को बदलने कì छूट दी गयी है। एबी-पीएमजेएवाई का राÕůीय ÖवाÖÃय 

पैकेज माÖटर िनÌनिलिखत िलंक पर उपलÊध है: 

https://pmjay.gov.in/sites/default/files/2022-10/HBP%202022.pdf  

एबी-पीएमजेएवाई के अंतगªत पैनलबĦ अÖपतालŌ का िवशेष²ता-वार िववरण िनÌनिलिखत 

िलंक के माÅयम स ेÿाĮ िकया जा सकता है: 
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https://hospitals.pmjay.gov.in/Search/empnlWorkFlow.htm?actionFlag=ViewRe

gisteredHosptlNew  

एबी-पीएमजेएवाई योजना के अंतगªत पॉलीůॉमा िवशेष²ता म¤ 21 ÿिøयाए ँÿदान करता है। 

 

(ज): अÖपताल को पैनलबĦ करना एक सतत ÿिøया है और िकसी एक राºय/संघ राºय ±ेý म¤ 

ÖवाÖÃय सेवा ÿदाताओ ं(एबी-पीएमजेएवाई मानदडंŌ को पूरा करने वाल)े कì आवÔयकताओ ंऔर 

उपलÊधता के आधार पर िकया जाता है। 10.12.2024 तक, महाराÕů के उÖमानाबाद िजल ेम¤ कुल 

25 अÖपतालŌ को इस योजना के अंतगªत पैनलबĦ िकया गया है। 

 

USE OF GENERIC MEDICINES 

3037. SHRI RAMASAHAYAM RAGHURAM REDDY:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has promoted the use of generic medicines through 

the Jan Aushadhi Kendras under the Pradhan Mantri Bhartiya Janaushadhi 

Pariyojana (PMBJP) to provide affordable healthcare options to citizens;  

(b) if so, the details thereof and if not, the reasons therefor;  

(c) the details of the impact of these steps on healthcare affordability;  

(d) the number of beneficiaries under PM-JAY, State-wise along with the amount 

of out-of-pocket expenditure saved as a result of the scheme; and  

(e) whether the regulation of drug prices by the NPPA has helped in reducing 

the cost of critical medicines, particularly for chronic diseases and if so, the 

details thereof? 



 
 
13.12.2024  283
   
 

 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a) to (c):The Government launched Pradhan Mantri Bhartiya Janaushadhi 

Pariyojana (PMBJP) with an objective of making quality generic medicines 

available at affordable prices to all. Under this scheme, dedicated outlets known 

as Jan Aushadhi Kendras (JAKs) are opened across the country to provide 

medicines at 50%-80% cheaper rates than branded medicines. A total of 14,320 

JAKs have been opened across the country till 30.11.2024. Under PMBJP, 2047 

types of medicines and 300 surgicals/devices have been brought under the 

product basket covering all major therapeutic groups such as Cardiovascular, 

Anti-cancers, Anti-diabetics, Anti-infectives, Anti-allergic, Gastro-intestinal 

medicines, Nutraceuticals, etc. 

It is estimated that on a daily basis 10-12 lakhs consumers buy medicines 

from more than 14300 Jan Aushadhi Kendras spread across the country. In last 

10 years, sales of medicines worth Rs. 6462.00 crore have been made through 

JAKs, which has led to estimated savings of Rs. 30,000 crore to the citizens as 

compared to the branded medicines. 

(d): As informed by National Health Authority, Ministry of Health and Family 

Welfare,  Ayushman Bharat Pradhan Mantri - Jan ArogyaYojana (AB PM-JAY) 

is a flagship scheme of the Government which provides health cover of Rs. 5 

lakhs per family per year for secondary and tertiary care hospitalization to 
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approximately 55 crore beneficiaries corresponding to 12.37 crore families 

constituting economically vulnerable bottom 40% of India’s population.As on 30th 

November 2024, approximately 36 crore Ayushman Cards have been created 

under AB PM-JAY. Further, 8.39 crore hospital admissions worth over Rs. 1.16 

lakh crore have been authorized under the scheme. The cost of treatment under 

PM-JAY benefits from the economies of scale and the concept of pre-defined 

bundled package rate.  Accordingly, it is estimated that if these treatments would 

have been availed by the beneficiaries in the open market, they would had spent 

at least 1.5-2 times more than the hospital admission costs under PM-JAY. 

Thus, there has been significant Out-of-Pocket-Expenditure (OOPE) saving for 

beneficiaries related to hospitalization costs. State -wise number of eligible 

beneficiary families under AB PM-JAY is given in the enclosed  Statement. 

(e): National Pharmaceutical Pricing Authority (NPPA) under the Department of 

Pharmaceuticals (DoP) fixes the ceiling price of medicines included in Schedule-

I to the Drugs (Prices Control) Order, 2013 (DPCO, 2013). The medicines under 

Schedule-I of DPCO 2013 are mentioned according to their therapeutic 

category. Critical medicines or medicines used for chronic diseases are not 

specifically mentioned in Schedule-I. All manufacturers of scheduled medicines 

have to sell their products within the ceiling price (plus applicable Goods and 

Service Tax) fixed by the NPPA. In case of non-scheduled formulations, a 

manufacturer is at liberty to fix the Maximum Retail Price (MRP) of the drugs 
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launched by it. However, as per the DPCO 2013, no manufacturer can increase 

MRP of non-scheduled drug by more than 10% during preceding 12 months. 

As on 11.12.2024, Ceiling Prices of 926 scheduled formulations have 

been fixed by NPPA of which ceiling prices of 742 are fixed/ refixed under 

National List of Essential Medicines (NLEM), 2022.  The average price reduction 

due to refixation of prices under NLEM, 2022 is about 16.82%. Further, as on 

11.12.2024, Retail Price of approx. 3,046 new drugs, as defined in DPCO 2013, 

have been fixed by NPPA for the applicant manufacturer. In addition, the NPPA 

has taken other measures to regulate the prices of drugs using special 

provisions under Para 19 of DPCO, 2013 whichinter alia include the following: 

(i) In 2014, NPPA capped the MRP of 106 non-scheduled diabetic 

and cardiovascular drugs under Para 19 of DPCO 2013 whichincludes 

22 diabetic and 84 cardiovascular drugs. This resulted in annual savings 

of Rs. 350 Croreapproximately to the patients. 

(ii) Trade Margin of non-scheduled formulations of 42 select Anti-

cancer medicines capped under “Trade Margin Rationalization”, wherein 

prices of above 500 brands of medicines were reduced by average 

around 50 percent. This resulted into annual saving of approximately Rs. 

984 crore to the patients. 

(iii) As a patient centric measure, ceiling price of Orthopaedic Knee 

Implants were fixed in August 2017. 
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(iv) Price of Oxygen Concentrators, Pulse Oximeter, Blood Pressure 

Monitoring Machine, Nebulizer, Digital Thermometer and Glucometer 

were capped under “Trade Margin Rationalization” approach in June 

2021 and July 2021. This led to annual savings to the consumers of 

around Rs. 1000 crore. 

The details of prices fixed by NPPA is available on the website of NPPA i.e. 

www.nppaindia.nic.in. 

STATEMENT 

State/UT- wise number of eligible families under AB PM-JAY  

Name of State/UT Number of Eligible Families 

Andaman And Nicobar Islands 23,785 

Andhra Pradesh 61,47,562 

Arunachal Pradesh 98,844 

Assam 30,03,069 

Bihar 1,21,10,525 

Chandigarh 79,226 

Chhattisgarh 41,44,847 

DNH and DD 47,578 

Delhi 6,54,041 

Goa 41,098 

Gujarat 49,85,484 

Haryana 17,24,837 

Himachal Pradesh 5,32,396 

Jammu And Kashmir 6,70,010 

Jharkhand 31,18,620 
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Karnataka 69,01,440 

Kerala 23,97,610 

Ladakh 12,120 

Lakshadweep 1,628 

Madhya Pradesh 93,27,963 

Maharashtra 93,05,910 

Manipur 3,07,908 

Meghalaya 3,85,708 

Mizoram 2,16,584 

Odisha 67,80,308 

Nagaland 2,59,468 

Puducherry 1,14,968 

Punjab 16,65,113 

Rajasthan 66,37,371 

Sikkim 44,228 

Tamil Nadu 86,48,748 

Telangana 29,02,621 

Tripura 5,49,554 

Uttar Pradesh 1,31,23,662 

Uttarakhand 5,97,682 

West Bengal 1,24,37,482 

 

 

राजÖथान उ¸च Æयायालय म¤ लंिबत मामले 

3038.  ®ी उÌमदेा राम बेनीवाल : 

®ी हनुमान बेनीवाल : 
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³या िविध और Æयाय मंýी यह बताने कì कृपा कर¤गे िक : 

(क) राजÖथान उ¸च Æयायालय म¤ वतªमान म¤ िकतने मामले िवगत दस वषŎ से लंिबत ह§ ; 

(ख) ³या राजÖथान के लोग लंिबत मामलŌ के कारण Æयाय से वंिचत रहे ह§ ; 

(ग) यिद हां, तो इस पर सरकार कì ³या ÿितिøया है ; 

(घ) िवगत पांच वषŎ के दौरान राजÖथान म¤ िकतने Æयायाधीश कायªरत ह§ ; 

(ङ) ³या सरकार का िवचार पीिड़तŌ को Æयाय ÿदान करन ेके िलए ÆयायालयŌ कì सं́ या बढ़ाने का 

है और यिद हां, तो  तÂसंबंधी Êयौरा ³या है ; और 

(च) इस संबंध म¤ अब तक ³या कदम उठाए गए ह§ ? 

 

िविध और Æ याय मýंालय के राºय मýंी; तथा संसदीय कायª मýंालय म¤ राºय मýंी  

(®ी अजुªन राम मेघवाल): 

 (क) :  राÕůीय Æयाियक डाटा िúड (एनजेडीजी) पर उपलÊध जानकारी के अनसुार, वतªमान म¤ 

राजÖथान उ¸च Æयायालय म¤ िपछल ेदस वषŎ स ेलंिबत मामलŌ कì सं́ या 1,05,312 है । 

(ख) और (ग) :  लंिबत मामलŌ का समयबĦ तरीके स ेिनपटान Æयायपािलका के िवशेष अिधकार ±ेý 

म¤ आता है। तथािप, सरकार Æयायपािलका Ĭारा मामलŌ के शीŅ िनपटान और लंिबत मामलŌ को कम 

करने के िलए एक पाåरिÖथितकì तंý कì सिुवधा ÿदान करन ेके िलए ÿितबĦ है । सरकार ने 2011 

म¤ Æयाय ÿदान करने और िविधक सुधारŌ के िलए राÕůीय िमशन कì Öथापना कì, िजसका दोहरा 

उĥेÔय, ÿणाली म¤ दरेी और बकाया को कम करके पहòंच बढ़ाना तथा संरचनाÂमक पåरवतªनŌ के माÅयम 

स े जवाबदेही बढ़ाना एवं ÿदशªन मानकŌ और ±मताओ ं को िनधाªåरत करना है। िमशन, Æयाियक 

ÿशासन म¤ बकाया और लंिबत मामलŌ के चरणबĦ पåरसमापन के िलए एक समिÆवत ŀिĶकोण 

अनसुåरत करना है, िजसम¤ अÆय बातŌ के साथ-साथ कÌÈयूटरीकरण सिहत ÆयायालयŌ के िलए बेहतर 

अवसंरचना, अधीनÖथ Æयायपािलका कì शिĉ म¤ विृĦ, अÂयिधक मुकदमेबाजी वाले ±ेýŌ म¤ नीित 
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और िवधायी उपाय, मामलŌ के Âवåरत िनपटान के िलए Æयायालयीय ÿिøया कì पुनः इंजीिनयरी और 

मानव संसाधन िवकास पर जोर दनेा शािमल है। 

(घ) : िपछल ेपांच वषŎ के दौरान राजÖथान म¤ कायªरत ÆयायाधीशŌ कì सं́ या िनÌनानुसार है: 
 राजÖथान उ¸च 
Æयायालय म¤ 
ÆयायाधीशŌ कì कायªरत 
सं´या 

 
01.01.2020 
तक 

01.01.2021 
तक 
  

01.01.2022 
तक 
  

01.01.2023 
तक 
  

09.12.2024 
तक 

21 23 27 26 32 
राजÖथान के िजला और 
अधीनÖथ ÆयायालयŌ म¤ 
ÆयायाधीशŌ कì कायªरत 
सं´या 

1120 1292 1274 1256 1313 

 

 (ङ) और (च) :  भारत के उ¸चतम Æयायालय के मामल ेम¤, भारतीय संिवधान के अनु̧ छेद 130 म¤ 

यह उपबंध है िक उ¸चतम Æयायालय िदÐली म¤ या ऐसे अÆय Öथान या ÖथानŌ म¤ अिधिवĶ होगा, िजÆह¤ 

भारत के मु´य Æयायमूितª राÕůपित के अनमुोदन से समय-समय पर, िनयत कर¤। µयारहव¤ िविध आयोग 

न े1988 म¤ ÿÖतुत “उ¸चतम Æयायालय - एक नया ŀिĶकोण” शीषªक वाली अपनी 125वé  åरपोटª  म¤, 

उ¸चतम Æयायालय को दो भागŌ म¤ िवभािजत करने के िलए दसव¤ िविध आयोग Ĭारा अपनी 95वé  åरपोटª 

म¤ कì गई िसफाåरशŌ को दोहराया, अथाªत (i) िदÐली म¤ संवैधािनक Æयायालय और (ii) उ°र, दि±ण, 

पूवª, पिĲम और मÅय भारत म¤ बैठने वाला अपील Æयायालय या संघीय Æयायालय होगा । अठारहव¤ 

िविध आयोग ने अपनी 229वé åरपोटª  म¤ यह भी सुझाव िदया था िक िदÐली म¤ एक संवैधािनक पीठ 

Öथािपत कì जाए और उ°री ±ेý म¤ िदÐली, दि±णी ±ेý म¤ चÆेनई/हैदराबाद, पूवê ±ेý म¤ कोलकाता 

और पिĲमी ±ेý म¤ मुंबई म¤ चार कैसेशन पीठ Öथािपत कì जाए ं। यह मामला भारत के मु´य Æयायमूितª 

को िनिदªĶ िकया गया, िजÆहŌने सूिचत िकया िक मामले पर िवचार करने के पĲात्, 18 फरवरी, 2010 

को आयोिजत अपनी बैठक म¤ पूणª Æयायालय ने पाया िक िदÐली के बाहर उ¸चतम Æयायालय कì पीठŌ 

कì Öथापना का कोई औिचÂय नहé है। राÕůीय अपील Æयायालय कì Öथापना पर åरट यािचका 
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डÊÐयूपी(सी) सं́ या 36/2016 म¤, उ¸चतम Æयायालय ने अपन ेतारीख 13.07.2016 के िनणªय के 

माÅयम स ेउपयुªĉ मुĥे को आिधकाåरक घोषणा के िलए संवैधािनक पीठ को भेजना उिचत समझा। 

मामला उ¸चतम Æयायालय म¤ िवचाराधीन है। 

उ¸च Æयायालय के मामले म¤, जसवंत िसंह आयोग Ĭारा कì गई िसफाåरशŌ और वषª 2000 

कì डÊÐयूपी(सी) सं́ या 379 म¤ उ¸चतम Æयायालय Ĭारा सनुाए गए िनणªय के अनसुार तथा राºय 

सरकार के ÿÖताव पर उिचत िवचार-िवमशª करने के पĲात् पीठŌ कì Öथापना कì जाती है। वतªमान म¤, 

िकसी भी उ¸च Æयायालय म¤ पीठŌ कì Öथापना के िलए क¤ þीय सरकार के पास कोई ÿÖताव लंिबत 

नहé है। मई 2014 स,े आंň ÿदशे राºय के िलए उ¸च Æयायालय का गठन िकया गया है और 

जलपाईगुड़ी म¤ कलक°ा उ¸च Æयायालय कì एक सिकª ट पीठ कì Öथापना कì गई है। 

  िजला और अधीनÖथ ÆयायालयŌ के मामले म¤, अिधक ÆयायालयŌ कì Öथापना करना 

संबंिधत उ¸च Æयायालय तथा संबंिधत राºय सरकार के अिधकार ±ेý म¤ आता है। 

  

HEALTH COVERAGE OF AYUSHMAN BHARAT 

3039. SUSHRI PRANITI SUSHILKUMAR SHINDE: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details on the current coverage and utilization of the Ayushman Bharat 

scheme across various States; 

(b) the total number of beneficiaries who have availed healthcare services under 

the scheme, State/UT-wise; 

(c) whether the Government has any plan to extend the scheme including OPD 

coverage; and 

(d) if so, the details thereof and if not, the reasons therefor? 
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THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) and (b): Ayushman Bharat- Pradhan Mantri Jan ArogyaYojana (AB-PMJAY) 

was launched on 23.09.2018 with an aim to provide health cover of Rs. 5 lakh 

per family per year for secondary and tertiary care hospitalization to 

approximately 10.74 crore beneficiary familiesconstituting the bottom 40% of 

India’s population. AB-PMJAY is presently implemented in 33 States/UTs across 

the country except West Bengal, NCT of Delhi and Odisha. 

 

Initially, 10.74 crore beneficiary families under AB-PMJAY were targeted 

on the basis of the Socio-economic Caste Census (SECC) of 2011 using select 

deprivation and occupational criteria across rural and urban areas respectively 

to identify the families. Further, in January 2022, on the basis of decadal growth 

rate of 11.7%, Government of India revised the beneficiary base to 12 crore 

families and States/UTs have been given the flexibility to use other databases 

for verification of beneficiaries against such SECC beneficiaries who could not 

be identified and verified. 

In March 2024, 37 lakh families of ASHA, Anganwadi Worker and 

Anganwadi Helpers were also included in the scheme. Further, on 29.10.2024, 

the Government of India expanded the scheme to provide free treatment 

benefits of up to ₹5 lakh per year on a family basis to all senior citizens aged 70 



 
 
13.12.2024  292
   
 

 

years and above, irrespective of their socio-economic status. Additionally, many 

States/UTs implementing the scheme have expanded the beneficiary base at 

their own cost. 

State/UT-wise details of number of hospital admissions under the scheme 

are given in the enclosed Statement. 

(c) and (d): Currently, AB-PMJAY provides only in-patient (IPD) treatment 

corresponding to a total of 1961 procedures under secondary and tertiary care 

which also include several day care procedures. Further, under National 

HealthMission, more than 1.75 lakh Ayushman Arogya Mandirs (previously 

known as Health and Wellness Centres) have been established to deliver 

healthcare services to address the primary healthcare needs of the entire 

population in their areas which include OPD consultations as well. 

STATEMENT 

State/UT-wise details of number of hospital admissions authorized under 

the scheme 

State/UT Number of hospital admissions 

authorized 

Andaman and Nicobar Islands  3,198  

Andhra Pradesh  72,76,194  

Arunachal Pradesh  4,602  

Assam  13,17,537  

Bihar  14,28,404  

Chandigarh  58,405  

Chhattisgarh  66,64,150  
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DNH and DD  1,37,575  

Goa  10,221  

Gujarat  60,54,212  

Haryana  18,50,000  

Himachal Pradesh  3,06,464  

Jammu And Kashmir  14,50,572  

Jharkhand  22,28,199  

Karnataka  1,00,02,556  

Kerala  66,14,465  

Ladakh  18,963  

Lakshadweep  1,245  

Madhya Pradesh  48,66,226  

Maharashtra  23,64,107  

Manipur  1,92,932  

Meghalaya  9,04,992  

Mizoram  1,44,835  

Nagaland  86,691  

Puducherry  1,04,644  

Punjab  23,43,754  

Rajasthan  60,95,165  

Sikkim  24,131  

Tamil Nadu  1,07,53,037  

Telangana  18,83,804  

Tripura  3,80,720  

Uttar Pradesh  50,97,051  

Uttarakhand  13,04,312  
Note: Data as on 31.10.2024 
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TB TEST LABORATORIES IN ASSAM 

3040. SHRI PRADYUT BORDOLOI: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

 the details regarding the number of Nucleic Acid Amplification Test machines, 

Line Probe Assay and Liquid Culture Testing Laboratories for Assam, district-

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

As per information received from the State of Assam, 198 Nucleic Acid 

Amplification Test (NAAT) machines are available. District-wise deployment 

details of NAAT machines are given in the enclosed Statement.   

Further, the State Government of Assam has reported availability of one 

Line Probe Assay laboratory in Kamrup district and one Liquid Culture Testing 

Laboratory each in Cachar and Kamrup districts as on 08.12.2024.  

 

STATEMENT 

District wise Nucleic Acid Amplification Test (NAAT) machines  

(As on 08.12.2024) 

Sl no.  
Deployment status of NAAT machines (in 

numbers) 

 District TRUENAT CBNAAT Total 

1 BAKSA 10 1 11 
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2 BARPETA 8 2 10 

3 BISWANATH 1 1 2 

4 BONGAIGAON 6 2 8 

5 CACHAR 6 1 7 

6 CHARAIDEO 2 0 2 

7 CHIRANG 5 1 6 

8 DARRANG 4 1 5 

9 DHEMAJI 5 1 6 

10 DHUBRI 6 1 7 

11 DIBRUGARH 12 1 13 

12 GOALPARA 6 1 7 

13 GOLAGHAT 9 1 10 

14 HAILAKANDI 3 1 4 

15 JORHAT 7 1 8 

16 MAJULI 0 1 1 

17 KAMRUP 9 1 10 

18 KAMRUP M 7 3 10 

19 West KARBI ANGLONG 3 1 4 

20 East KARBI ANGLONG 2 1 3 

21 KARIMGANJ 4 1 5 

22 KOKRAJHAR 6 1 7 

23 LAKHIMPUR 4 1 5 

24 MORIGAON 4 1 5 

25 NAGAON 6 2 8 

26 HOJAI 2 0 2 

27 NALBARI 5 1 6 

28 DIMA HASAO 3 1 4 

29 SIBSAGAR 1 2 3 

30 SONITPUR 5 1 6 

31 SOUTH SALMARA 1 1 2 
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32 TINSUKIA 6 1 7 

33 UDALGURI 3 1 4 

  STATE TOTAL 161 37 198 

 

 

IMPROVEMENT OF LEGAL INFRASTRUCTURE 

3041. SHRI DINESHBHAI MAKWANA: 

 SHRIMATI KAMALJEET SEHRAWAT: 

 SHRIMATI SMITA UDAY WAGH: 

 SHRI BASAVARAJ BOMMAI: 

 SHRI PRAVEEN PATEL: 

Will the Minister of LAW AND JUSTICE be pleased to state : 

(a) the specific measures taken by the Government  to improve legal 

infrastructure and promote Alternate Dispute Resolution (ADR) mechanisms 

across the country along with the outcome thereof; 

(b) the manner in which the Government enhanced the accessibility and 

efficiency of ADR mechanisms, such as mediation, arbitration and conciliation, 

particularly for marginalized communities; 

(c) the achievements which have been recorded as a result of the Government's 

efforts to strengthen ADR mechanisms in recent years; and 

(d) whether there are any State-specific initiatives or success stories in 

enhancing ADR mechanisms, particularly in Maharashtra, if so, the details 

thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL) 

(a) to (c)  During the past decade, the Government of India has taken various 

initiatives in the realm of Alternative Dispute Resolution (ADR) mechanisms. The 

Government is promoting ADR mechanisms including arbitration and mediation 

as these mechanisms are less adversarial and are capable of providing a better 

substitute to the conventional methods of resolving disputes. Various initiatives 

have been taken to strengthen these mechanisms and make them more 

efficacious and expeditious. The major initiatives taken by the Central 

Government over the years in this regard include; 

(i) The Arbitration and Conciliation Act, 1996 has been progressively amended 

in the years 2015, 2019 and 2020. These amendments aim at ensuring timely 

conclusion of arbitration proceedings, neutrality of arbitrators, minimizing judicial 

intervention in the arbitral process and efficacious enforcement of arbitral 

awards. The amendments are further aimed at promoting institutional arbitration, 

updating the law to reflect best global practices and resolve ambiguities thereby 

establishing an arbitration ecosystem where arbitral institutions can flourish. 

(ii)    The India International Arbitration Centre Act, 2019, was enacted to provide 

for the establishment of the India International Arbitration Centre (Centre) for the 

purpose of creating an independent, autonomous and world class body for 

facilitating institutional arbitration and to declare the Centre to be an institution 
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of national importance. The Centre has since been established and aims to 

inspire confidence amongst parties, both domestic and international, by 

providing a neutral dispute resolution platform for resolution of commercial 

disputes through arbitration. The Centre has also notified the India International 

Arbitration Centre (Conduct of Arbitration) Regulations, 2023 to facilitate conduct 

of domestic and international arbitrations with a focus on efficient and time-

bound arbitration process. The Chamber of Arbitration established under 

Section 28 of the India International Arbitration Centre Act, 2019 continues to 

empanel reputed arbitrators, both for domestic and international arbitrations. 

The Centre is envisaged to become a model arbitral institution in the country, 

thereby paving the way for enhancing the quality of institutional framework for 

arbitration. The Centre, at present has 13 ongoing arbitration matters under its 

aegis. 

(iii)    The Commercial Courts Act, 2015 was amended in the year 2018 to 

provide inter-alia for Pre-Institution Mediation and Settlement (PIMS) 

mechanism. Under this mechanism, where a commercial dispute of specified 

value does not contemplate any urgent interim relief, the parties have to first 

exhaust the mandatory remedy of PIMS before approaching the Court. This is 

aimed at providing an opportunity to the parties to resolve the commercial 

disputes through mediation. 

(iv)    The Mediation Act, 2023, lays down the statutory framework for mediation 

to be adopted by parties to a dispute, especially institutional mediation, wherein 
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various stakeholders have also been identified to establish a robust and 

efficacious mediation ecosystem in the country. Section 43 of the Mediation Act, 

2023 which deals with community mediation aims at resolving disputes likely to 

affect peace, harmony and tranquillity in any area or locality, specifically 

provides for representation of women and other class of person on the 

permanent panel of community mediators to be notified by the Authority 

constituted under the Legal Services Authorities Act, 1987 or the District 

Magistrate or Sub-Divisional Magistrate, as the case may be. 

(v)     The Legal Services Authorities Act, 1987 was enacted to constitute legal 

services authorities to provide free and competent legal services to the weaker 

sections of the society to ensure that opportunities for securing justice are not 

denied to any citizen by reason of economic or other disabilities, and to organize 

Lok Adalats to secure that the operation of the legal system promotes justice on 

a basis of equal opportunity. Section 4 of the Act inter-alia enables Central Legal 

Services Authority to encourage the settlement of disputes by way of 

negotiations, arbitration and conciliation.  Lok Adalats have gained ground 

across the country as a forum available to citizens including marginalized 

communities, where the disputes or cases pending or at pre-litigation stage are 

settled amicably.  Under the Legal Services Authorities Act, 1987, an award 

made by a Lok Adalat is deemed to be a decree of a civil court and is final and 

binding on all parties and no appeal lies against thereto before any court. Lok 
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Adalat is not a permanent establishment and National Lok Adalats are organized 

including in taluks and districts on a pre-fixed date, from time to time.  

(d)     As the subject-matters of alternate dispute resolution including arbitration 

fall within the ambit of concurrent list of the Seventh Schedule of the Constitution 

of India, no state specific initiatives have been undertaken by the Government. 

 

REPATRIATION OF INDIAN NATIONALS FROM RUSSIA 

3042. ADV. ADOOR PRAKASH 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) the number of Indian nationals recruited for serving Russian Army who are 

yet to be repatriated; 

(b) the reasons for delay in their release and repatriation despite assurances 

from the Russian authorities;  

(c) whether the Indian nationals are deputed in war front and the Indian mission 

is able to contact all of them, if so, the details thereof; and  

(d) the measures taken/proposed to be taken by the Government for their early 

release and repatriation?  

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

(a) to (d) As a result of concerted efforts by Government, most of the Indian 

nationals in the Russian armed forces have been discharged and several have 

been repatriated to India. According to available information, currently only 19 
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Indian nationals remain in the Russian armed forces. Government has 

requested the Russian authorities concerned to provide an update on the 

whereabouts of the remaining Indian nationals in the Russian armed forces and 

also ensure their safety, wellbeing and early discharge.  

 

STRENGTHENING OF MEDICAL EDUCATION INSTITUTIONS 

3043.   SHRI Y. S. AVINASH REDDY: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the initiatives designed to uplift and strengthen medical 

education institutions in the country; and 

(b) the goals of the schemes/initiatives and the notable achievements made in 

this regard?  

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a) and (b):The Government has increased number of medical colleges and 

subsequently increased MBBS seats. There is an increase of 101.5% in medical 

colleges from 387 before 2014 to 780 as of now. Further, there is an increase of 

130% in MBBS seats from 51,348 before 2014 to 1,18,137 as of now, there is 

also an increase of 135% in PG seats from 31,185 before 2014 to 73,157as of 

now. 

The measures/steps taken by the Government to augment the medical 

education facilities and to improve the medical standards in the country include:- 
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  Centrally Sponsored Scheme (CSS) for establishment of new 

medical colleges by upgrading district/ referral hospital under which 157 

new medical colleges have been approved, out of which 131 are already 

functional. 

  CSS for strengthening/ upgradation of existing State Government/ 

Central Government  medical colleges to increase the number of MBBS 

(UG) and PG seats, under which support has been provided for increase of 

4977 MBBS seats in 83 colleges with an approved cost of Rs. 5972.20 Cr, 

4058 PG seats in phase-I in 72 colleges with an approved cost of Rs. 

1498.43 cr and 4000 PG seats in phase-II in 65 colleges with an approved 

cost of Rs. 4478.25 Cr. 

  Under “Upgradation of Government medical colleges by 

construction of Super Specialty Blocks” component of Pradhan Mantri 

Swasthya Suraksha Yojana (PMSSY), a total of 75 projects have been 

approved, of which 69 projects are complete.     

  Under the Central Sector Scheme for setting up of new AIIMS, 22 

AIIMS have been approved. Undergraduate courses have started in 19 of 

these. 

  DNB qualification has been recognized for appointment as 

teaching faculty to take care of shortage of faculty. 

  Enhancement of age limit for appointment/ extension/ re-
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employment against posts of teachers/dean/principal/ director in medical 

colleges upto 70 years. 

 

CSR FUNDING AND PROJECTS BY DEFENCE PSUs 

3044. SHRI G. LAKSHMINARAYANA: 

Will the Minister of DEFENCE be pleased to state: 

(a) the total amount of CSR funds allocated by each Defence Public Sector 

Undertaking (DPSU) during the last three years along with the details of projects 

undertaken using these funds; 

(b) whether there are specific guidelines/priority areas outlined by the 

Government for theCSR activities of DPSUs and if so, the details thereof; 

(c) the details of CSR projects implemented by DPSUs in Andhra Pradesh during 

the lastthree years including the nature of projects, locations and total funds 

incurred; 

(d) whether there has been an increase/decrease in the allocation of CSR funds 

by DPSUs in recent years, if so, the details thereof along with the reasons behind 

such changes; 

(e) the mechanisms in place for monitoring and evaluating the impact of CSR 

initiatives undertaken by DPSUs; and 

(f) whether any impact assessment reports have been published/shared with the 

Government and if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE  
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(SHRI SANJAY SETH): 

(a): Total funds allocated by each DPSUs during the last three years are given 

below and details of projects using these funds are given in the enclosed 

Statement-I.  

                                                                                                        (Rs. in Cr.) 

DPSUs FY 2021-22 FY 2022-23 FY 2023-24 
HAL 78.27 103.28 119.98 
BEL 53.29 57.45 65.97 
BDL 18.12 13.19 10.17 
BEML 5.68 4.28 5.73 
MIDHANI 4.55 4.15 4.81 
MDL 14.13 13.92 18.37 
GRSE 5.11 4.60 4.10 
GSL 4.47 3.94 3.81 
HSL 0.50 0.21 0.11 
AVNL 1.47 4.57 8.49 
AWEIL Nil 0.11 0.10 
MIL Nil 1.21 1.77 
YIL Nil Nil 2 
IOL Nil 1.69 4 
GIL Nil Nil 0.12 
TCL Nil 0.45 0.58 

 

(b):  CSR projects execution and implementation in the DPSUs is in accordance 

with provisions specified under the Companies Act, 2013 read with the 

Companies (CSR Policy). Department of Public Enterprises (DPE) notifies 

common theme every year for the CSR activities, which is taken into 

consideration in carrying out the CSR activities by the DPSUs. 
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(c): The details of CSR projects implemented by DPSUs in Andhra Pradesh 

during the last three years, including the nature of projects, locations and total 

funds spent are given in the enclosed Statement-II. 

(d): Increase/decrease in the allocation of CSR Funds by DPSUs are as 

mentioned at Para (a) above.  In terms of the Company Act 2013, every year 

company has to spend at-least 2% of average net profit of the three immediately 

preceding financial years under CSR activities.  

(e) and (f): Yes, there is mechanism in place for monitoring and evaluating the 

impact of CSR initiatives by DPSUs.  As per Rule 8(3) of the Companies (CSR 

Policy) Rules, 2014, DPSUs undertake impact assessment of projects and 

publish reports in their Annual Reports, and also in their websites. 

 

STATEMENT-I 

CSR PROJECTS BY DPSUS IN THE LAST THREE YEARS 

DPSUs Name of the Project 
HAL 
 
 
 
 
 
 
 

Establishment of additional Skill Development Labs at  HAL – IISc 
Skill Development Centre at Challakere, Chitradurga, Karnataka 
Setting up of Solar Power Generation Plant at HAL- IISc -Skill 
Development Centre at Challakere, Chitradurga, Karnataka.                                                                   
Conduct of Baseline Study by Tata Institute of Social Sciences  
Provisioning of Medical Equipments to Nizam Institute of Medical 
Science, Hyderabad, towards Level – 3, 4 and 5 Critical Care 
Capabilities 
Training of Apprentices over and above the statutory limits across 
various locations  



 
 
13.12.2024  306
   
 

 

Provisioning of Medical Equipment and Beds to Kidwai Memorial 
Institute of Oncology, Bangalore, Karnataka 
Lake De-siltation, Afforestation and Water Literacy Programmes 
for Kumudvathi River, Bangalore Rural, Karnataka 
Encouraging Sports - 130th Edition of Durand Cup, Kolkata 
Contribution towards War Memorial Park in Faizabad 
Provisioning of Braillle Embosser (Braille Printer) and  Paper  to 
Mathruchaya - Canara Bank Relief and Welfare Society 
(CBRandWS), Bangalore,  
Provisioning of Lift for the Elderly to HiteshiMahilaManeangala 
Trust towards Welfare of the Senior Citizens,Bangalore, 
Karnataka 
Contribution to People for Animals 
Reimbursement of Expenditure towards Non-HAL BPL (Below 
Poverty Line) Children at Vathsalya School for Special Education, 
Bangalore 
Infrastructure Development works in the Adopted Govt. ITI's and 
TTI, Bangalore 
HAL Football Academy, Bangalore (For meeting the operational 
expenditure of the selected players such as accommodation, 
travel expenses, diet, stipend, etc.) 
Strengthening of infrastructure  for quality seed and planting 
material at Indian Institute of Horticulture Research, Bangalore 
Establishment of Centralized Kitchen through the AkshayaPatra 
Foundation, Bangalore 
Establishment of Advance centre for Bio energy Research at 
University of Agricultural Sciences, Bangalore, Karnataka 
Promoting Science, Technology, Engineering, and 
Mathematics(STEM) education through interactive labs in 
Government Schools, Bangalore, Karnataka  
Construction of Bus shelter and Toilet Block in villages around 
Gubbi Taluk, Tumkur District, Karnataka 
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 Establishment of Covid Care Center at Bangalore, Karnataka 
Erection of MIG-21 aircraft at National Military Memorial Park, 
Bangalore 
Construction/renovation of school building of 
HaricharanLalaAdarshaPrathamickVidyalaya, Barrackpore 
Barricade for Aquatic Pool at Umeed Asha Kiran School, 
Barrackpore, West Bengal for differently abled children. 
Promotion of  Education in Government School including 
infrastructure facilities, Rain water conservation, Solar Energy 
etc. at Mashat Girls' High School under Diamond Harbour-I 
Development Block, South 24 Parganas 
Construction of School Hostel Building and Toilet Block at Madan 
Mohanpur RCS Vidyamondir under Kulpi Block, South 24 
Parganas 
Providing Health Care facilities to the inhabitants of adopted 
villages in HAL Hospital and organization of health camps in the 
surrounding villages, Koraput 
Running of SAI-HAL Sports Training Centre and Training / 
Encouragement to promote Rural Sports 
Imparting Education to poor children in and around Sunabeda, 
Koraput in HAL run Educational Institutions. 
Provisioning of Food, Nutritional items and other facilities to run 
the Crèche facility Centers at Koraput 
Construction of Additional class Room in 12 different Schools at 
Koraput 
Infrastructure Development at Deaf and Dumb School, Sunabeda 
(Multipurpose Dining Hall, Vocational Training Class 
Rooms,Toilet Block, Approach Road to Hostel, Koraput 
Pre-Birth waiting room at Public Health Centre, Rabanaguda 
Infrastructure Development at SAI-HAL Sports Centre Koraput:  
 -Provision of Synthetic Foot Ball Court with Sub-Base 
 - Chain link Fencing on entrance side of the Football Ground 
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Construction of Approach Road with Drain and Culvert in Chakroli 
- Rajpalama, Kakigaon villages  and  Orphanage Koraput 
Establishment of Model Schools equipped with Smart 
classrooms(04 Schools), Koraput, Odisha. 
Setting up of an Oxygen Generation Plant at Nasik 
Improvement in facilities / infrastructure Support at Civil Hospital, 
Nashik, Maharastra -Construction of New Medicine Warehouse  
for storing medicines, compound wall, provision for Rain water 
harvesting, Fire-fighting system, Land scaping and gardening, 
Controlled environment for storing medicine, etc. 
Improvement in facilities / infrastructure Support for Primary 
Health Centers in 9 villages of Nasik District, Maharastra viz. 
Saiyyadpimpari,Ojhar, Khadkmalegaon, Chandori, 
Pimpalgaonbaswant, Palkhed, Khedgaon,  Mohadi, and 
Talegaon.  

 Provision of Infrastructure Facility in Rural area by Construction 
(s) /Resurfacing of Roads at Nasik, Maharashtra 
Construction of Waste Management Plant i.e. conversion of 
municipal waste, food waste etc. to  Bio Gas at Pimpalgaon (B), 
Tal, Niphad, Dist. Nasik, Maharashtra 
Construction / repair of Check Dams at Waldevi River at  
Dhadegaon, Anna Ganpati (Deolali), Porjevasti (Vadner) Villages 
Waldevi River Tal-Nashik, Maharastra 
Construction of 3 New ZP School Buildings at Ojhar, SaroliThadi, 
BharveerKh. Dist-Nasik, Maharastra 
Ambulances to District Administration / Govt. Hospitals in Nasik 
Dist., Maharastra 
Provision of High Mast Lamps in the Villages of Ojhar in Nasik 
District, Maharastra 
Setting up of an Oxygen Generation Plant at Korwa, Uttar 
Pradesh 
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Construction of Skill Development Centre at RGIPT, Amethi, 
Korwa, Uttar Pradesh for its programme RISE.  
GYAN ARPAN for imparting remedial tuitions/coaching for 
students through RGIPT, Amethi, Korwa, Uttar Pradesh  
Provision for drinking water facility, upgradation of waiting room, 
toilet block, facilities for easy access for Divyangjans/ women etc. 
at Railways stations in Amethi, Gauriganj, Musafirkhana, Uttar 
Pradesh. 
Construction of hostels, computer lab, etc. at Kasturba Gandhi 
Residential Girls Schools at various Blocks in Amethi District, 
Uttar Pradesh 
Construction of toilets in Anganwadis in Amethi District, Uttar 
Pradesh 
Smart Class Devices / facility in the Govt. Primary / Upper Primary 
Schools located in the villages/areas in Amethi District, Uttar 
Pradesh 
Procurement and Supply of Masks to Joint Commissioner of 
Industries, Kanpur for protection against COVID 19 Pandemic, 
Kanpur, Uttar Pradesh 
Promotion of Healthcare and Ensuring Environmental 
Sustainability at Kanpur, Uttar Pradesh through (i) Setting up 
Waste Management System, (ii) Vehicles for legacy and fresh 
wastes, (iii) Road Sweeper / Air cleaning system, (iv) Medical 
Camps in Gram Panchayat - Sarsaul, Karvigawansard, 
FufwarSuithok, Sawaijpur etc.,  
Wholesome Development of villages near HAL Kanpur Division 
i.e Construction of Road, Community Centerand Playground, 
Electric Work for Civil Construction,  Installation of High Mast 
Lamp 
Setting up Waste Management System at Bhavsingh, Panki, 
District, Kanpur (UP)  
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Inrastructure Enhancement at Community Health Center, 
Sarsaul, Kanpur, Uttar Pradesh i.e. Procurement of OT Table, 
Provisioning of Drinking Water (RO) with water dispenser, 
Hydraulic Bed, etc. 

 Establishment of new ITI for Girls at Ghatkesar Mandal,  Medchal 
- Malkajgiri District, Telangana 
Kasaragod District Aquatic Sports Complex and Swimming Pool, 
Kasargod, Kerala 
Construction of Dormitories at Kasturba Gandhi BalikaVidyalaya 
(KGBV) Schools, Ranga Reddy District, Telangana 
Provisioning of She Toilets at Hyderabad,Telangana 
Development of Slum (Yadhi  Reddy Banda), Ranga Reddy 
Banda, Jeedimetla, Hyderabad, Telangana 
Additional class Rooms at ZPH Schools, Ranga Reddy District, 
Telangana 
Provisioning of Facilities at Kasturiba Gandhi BalikaVidyalaya 
(KGBV), Shabad, Telangana 
Construction of Sports Amenity Centre, Stadium at Koliyadukam, 
Kasargod, Kerala 
Rejuvenation of Pond at AnodiPallom in 
PuthigeGramaPanchayath, Kasargod, Kerala 
Construction of Class Rooms at ZillaParishad High School, 
Kothapet, Medchal District, Telangana 
Establishment of COVID - 19 Care Hospital (CCC), Lucknow, 
Uttar Pradesh 
Infrastructure Development at Govt. Girls Polytechnic, Lucknow, 
Uttar Pradesh 
Construction and provisioning of essential articles /items in  
Kasturba Gandhi School, Barabankiand Structural Consultancy 
for KGBV, Barabanki / Lucknow District, Uttar Pradesh 
Provisioning of Digital Teaching device for primary Schools – 
Chinhat, Chamrahi, GarhiArazi etc.at Lucknow, Uttar Pradesh 
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Construction and Up gradation of infrastructure in Govt. Schools 
/Colleges. – ChinhatandLokhariya, Barabanki / Lucknow District, 
Uttar Pradesh 
Provisioning of Smart Class Furniture Items, Barabanki / Lucknow 
District, Uttar Pradesh 
Provisioning of Playing Equipment for primary Schools and 
Drinking water purifier cum Cooler, Barabanki / Lucknow District, 
Uttar Pradesh  
Administrative Overheads and Impact Assessment  
Establishment of additional Skill Development Labs at  HAL – IISc 
Skill Development Centre, Challakere, Chitradurga, Karnataka 
Provision of Equipments / Instruments to National Institute of 
Mental Health and Neurosciences (NIMHANS), Bangalore, 
Karnataka:   
(i) Microwave (Non Burn Biomedical Medical Waste Disinfection 
System) (ii) Ethylene Oxide Sterilization (Sterilization of Medical 
Devices) (iii) Sterrad-Plasma Sterilizer and (iv) Virtual Reality 
Based Vestibular Rehabilitation Unit. 
Lake De-siltation, Afforestation and Water Literacy Programmes 
for Kumudvathi River, Bangalore Rural, Karnataka   

 Training of Apprentices over and above the statutory limits across 
various locations  
Information and Communication Technology infrastructure for 
implementation of Digital Literacy in "the Karnataka Residential 
Educational Institutions Society (KREIS) PU Colleges" through 
Karnataka State Council for Science and Technology (KSCST). 
Backyard Poultry Project for Particularly Vulnerable Tribal Groups 
(PVTG) at Kumrambheem, Asifabad District, Telangana 
Tribal Cottages Development Project at Kumrambheem, Asifabad 
District, Telangana 
Dual Desk for Intermediate Colleges at Kumrambheem, Asifabad 
District, Telangana 
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Supporting Shri Atal Bihari Vajpayee Medical College and 
Research Institution with Ophthalmology related Medical 
Equipments, Bangalore, Karnataka 
Provisioning of Items for improving the Dispensary at Faizabad 
Cantonment Board,    Faizabad, Uttar Pradesh 
Organizing the Cleanliness Drive as part of  'United India for 
Swachhta' Programme at Shravanabelogola, Karnataka 
Organizing the HAR GHAR TIRANAGA programme at various 
locations across the Country. 
Provisioning of Equipments for the Central Sterile Service 
Department (CSSD), Institute of Gastroenterology Sciences and 
Organ Transplant. Bangalore, Karnataka  
Supporting Education of differently abled children /  
Reimbursement of Expenditure towards Non-HAL BPL (Below 
Poverty Line) Children at Vathsalya School for Special Education, 
Bangalore, Karnataka. 
Up-gradation of Training Infrastructure of adopted Govt. ITIs,  
Augmenting Training Infrastructure and Full Term Apprenticeship 
Program at TTI, Bangalore, Karnataka  
HAL Football Academy, Bangalore (For meeting the operational 
expenditure of the selected players such as accommodation, 
travel expenses, diet, stipend, etc.) 
Skill development and Entreprneurship Development Program, 
Kolar, Chikballapur, Nelamangala, Karnataka  
Strengthening of infrastructure for quality seed and planting 
material at Indian Institute of Horticulture Research, Bangalore, 
Karnataka 
Establishment of Honey testing lab and holistic Entrpreneural Skill 
Development center in beekeeping at University of Agriculture 
Science, Bangalore, Karnataka 
Construction of sports hostels for boys and girls at 
Chickballapurand Kolar Districts, Karnataka 



 
 
13.12.2024  313
   
 

 

 Infrastructure Development of DakshinJagadishpur Public Health 
Centre under Chandipur GP, Kulpi Block, Dist: South 24 
Parganas, West Bengal and   
Masat Health Centre under Diamond Harbour 1 Block, District: 
South 24 Parganas,  
Procurement of Basic Life Saving Ambulance (BLS) for Urban 
Primary Health Centre (UPHC) Sunabedaand Mobile Medical 
Unit to cater to the medical requirements of the adopted Villages 
at Koraput, Odisha. Provisionig of Health Care facilities to the 
inhabitants of adopted villages in HAL Hospital and organizing 
health camps in the surrounding villages.  
Organizing Skill Development / Vocational Training through 
CIPET, ORMAS / through any other Govt. Agencies at Koraput, 
Odisha. 
Running of SAI-HAL Sports Training Centre and Training / 
Encouragement to promote Rural Sports at Koraput, Odisha.   
Imparting Education to poor children in and around Sunabeda, 
Koraput in HAL run Educational Institutions at Koraput, Odisha. 
Establishment of furnished Apparel Unit (including Machinaries) 
for Engaging Tribal Women for employment Generation at 
Koraput, Odisha. 
Construction of Health Care and Rehabilitation Centre  for 
Homeless and Mentally Challenged Women at Koraput, Odisha 
Construction of Tribal Emporium along with Food processing 
Centre at Koraput, Odisha (Initial Phase) 
Beautification and Rejuvenation works of JagannathSagar Lake 
at Jeypore (Koraput), Odisha.   
(i) Constuction of New ZillaParishad School Buildings/Additional 
construction in Nasik Dist, Maharashtra at 1) Mohadi, Tal-Dindori. 
2) Pachorewani, Tal Niphad. 3) BharveerKhurd, Tal Igatpuri 4) 
Mahatma PhuleSamajShikashanSanstha. Tal - Nasik, 5) ZP 
School, Urale, Tal Dindori, Maharastra 
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Rural Development Projects at Nasik Dist, Maharashtra: (i) 
Construction of Crematorium at (a)Nandurmadhyameshwar Tal- 
Niphad; (b) Ojhar  Tal- Niphad; and (c) Asarkheda Tal-Chandwad 
and (ii) Construction of Library and Multipurpose Hall at Chatori 
Tal-Niphad 
Constuction of New ZillaParishad School Buildings at Nasik Dist, 
Maharashtra:  
1)Savargaon Tal-Niphad and 2)Nandgaon Tal-Igatpuri.  
Organizing Vocational Skill training programmes for youths 
belonging to socially and economically weaker section from 
villages, AmethiDistrict,Uttar Pradesh 
Construction of Road at ITI Gauriganj, Amethi, Uttar Pradesh.   
Provisioning of Smart Class for KGRGS schools at Amethi, Uttar 
Pradesh.   
Construction of Skill Development Centre at RGIPT, Amethifor its 
programme RISE at Amethi, Uttar Pradesh.   
Conducting GYAN ARPAN Programme for imparting remedial 
tuitions / coaching for students through RGIPT, Amethi, Uttar 
Pradesh.   

 Wholesome development (construction of RCC roads, Drainage 
etc) at Darpipur, SujanPurandShardan Villages at Amethi, Uttar 
Pradesh.  
Provisioning of Healthcare and Ensuring Environmental 
Sustainability, Kanpur, Uttar Pradesh: (i) Setting up Waste 
Management System (ii) Provisioning of  Vehicles for legacy and 
fresh wastes collection, (iii) Road Sweeper / Air cleaning system 
Vehicles (iv)Organizaig Medical Camps in Gram Panchayat - 
Sarsaul, Karvigawansard, FufwarSuithok, Sawaijpur etc.,  
Procurement and Installation of Medical Equipment and 
Infrastructure Enhancement  at Ganesh SankarVidyarthi Medical 
(GSVM) Govt. Hospital, Kanpur, Uttar Pradesh  
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Supporting VyaktiVikas Kendra India for River Rejuvenation 
through Ground Water Recharge, at Bundelkhand, Uttar Pradesh 
Construction of Dining Hall in Government Higher Secondary 
School, Pakkam, Bekal, Kasaragod,  
Establishment of new ITI for Girls at Ghatkesar Mandal, Medchal 
- Malkajgiri 
Construction of Kasaragod District Aquatic Sports Complex and 
Swimming Pool, Kasaragod, Kerala 
Construction of Plant for Conversion of Bio Waste to Compressed 
Natural Gas (CNG) at Hyderabad, Telangana 
Construction of Telangana Social Welfare Residential 
Educational Institutions Society School and Degree College for 
Girls at Medchal - Malkajgiri District, Telangana 
Provisioning Equipmentsand Accessories towards Complete 
Liver Transplantation Unit, High End Operating Microscope and 
Accessories to Osmania General Hospital, Hyderabad, 
Telangana 
Facilities at Kasturiba Gandhi BalikaVidyalaya (KGBV), Shabad, 
Ranga Reddy District, Telangana  
Establishment of a COVID - 19 Care Hospital (CCC), Lucknow, 
Uttar Pradesh - Final Phase 
Provisioning of Equipments, Limbs For Differently abled persons 
(Divyangjan) Through ALIMCO, Kanpur: at Lucknow / Barabanki, 
Uttar Pradesh 
Organizing Vocational skills training programme for youths from 
socially and economically weaker sections at Lucknow / 
Barabanki region of Uttar Pradesh through National Institute for 
entrepreneurship and small business development (NIESBUD). 
Provisioning for Under Ground Smart Bins and Compactor 
vehicle  to Nagar Nigam Lucknow, Uttar Pradesh 
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Establishment of electric crematorium at BakshiKaTalab, 
Lucknow with approach road, boundary wall and solar lights etc. 
Uttar Pradesh 
Wholesome Development of Villages (Road and Drainage inside 
the village and road to connect the village with main road) at 
Barabanki, Uttar Pradesh in the  PurainaReti Village and 
Meernagar Village. 

 Establishment, Operations and Maintenance of Open Gyms In 
100 Parks in the Municipal Limits of Lucknow, Uttar Pradesh 
Infrastructure development at Rajkiya Ashram Paddhati Balika 
Vidyalaya (RAPBV), Mohan Road, Lucknow, Uttar Pradesh 
Administrative Overheads and Impact Assessment  
Provisioning of Information and Communication Technology 
infrastructure for implementation of Digital Literacy in "the 
Karnataka Residential Educational Institutions Society (KREIS) 
PU Colleges" across Karnataka through Karnataka State Council 
for Science and Technology (KSCST). 
Comprehensive Care Centre for the Aged, Sangli, Maharashtra 
Contribution of Anaesthesia Work Stations with Monitors to Sri 
Padmavathi Children’s Heart Centre (SPCHC), Tirupati, Andhra 
Pradesh  
Training of Apprentices over and above the statutory limits across 
various locations  
Installation of Solar LED Street lights in Urban and Rural areas of 
Udham Singh Nagar District, Uttarakhand,  
Provisioning of Backyard Poultry Project for Particularly 
Vulnerable Tribal Groups (PVTGS) at Kumrambheem, Asifabad 
District, Telangana 
Provisioning of Tribal Cottages Development Project at 
KumrambheemAsifabad District, Telangana 
Provisioning of Dual Desk for Intermediate Colleges at 
KumrambheemAsifabad District, Telangana 
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Supporting Shri Atal Bihari Vajpayee Medical College and 
Research Institution with Ophthalmology Related Medical 
Equipments, Karnataka 
Supporting Education of differently abled children /  
Reimbursement of Expenditure towards Non-HAL BPL (Below 
Poverty Line) Children at Vathsalya School for Special Education, 
Bangalore, Karnataka. 
Up-gradation of Training Infrastructure of adopted Govt. ITIs,  
Augmenting Training Infrastructure and Full Term Apprenticeship 
Program at TTI, Bangalore    
HAL Football Academy, Bangalore (For meeting the operational 
expenditure of the selected players such as accommodation, 
travel expenses, diet, stipend, etc.) 
Construction of bus shelters at Gubbi, Tumakuru, Karnataka 
Organizing Micro Skillpreneurship Development Program for 
unemployed Youths  at Kolar, ChickballapurandNelamangala, 
Karnataka through  Entrepreneurship Development Institute of 
India. 
Development of Government schools in Anekal Taluk, Bangalore, 
Karnataka.  
Establishment of Honey testing lab and holistic Entrepreneurial 
Skill Development center in beekeeping at University of 
Agricultural Sciences (UAS), Bangalore, Karnataka 

 Construction of sports hostels for boys and girls at 
Chickballapurand Kolar, Karnataka.  
Strengthening of infrastructure for quality seed and planting 
material at Indian Institute of Horticulture Research, Bangalore, 
Karnataka  
Provisioning of Operation Theatre at Jagadish Chandra Bose 
General Hospital, Cantonment Board, Barrackpore, North 24 
Parganas,West Bengal 
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Provisioning of Health Care Facilities at South 24 Pargana, West 
Bengal through  Infrastructure Development at :  
(i) DakshinJagadishpur Public Health Centre at Kulpi Block, Dist: 
South 24 Parganas, West Bengal; and  
(ii) Masat Health Centre under Diamond Harbour 1 Block, District: 
South 24 Parganas, West Bengal.  
Development of Infrastructure of Govt. Primary School at 
Barrackpore, North 24 Parganas, West Bengal 
Rural Development Projects at Nasik, Maharashtra through 
Construction of Concrete Road at Darnasangvi Tal-Niphad 
Promotion of Health Care through facilitating in waste collection 
by OjharNagarparshad at Nasik, Maharashtra by provisioning 
i. (a) tipper (b)Wheel Barrow (c) Suction Machine with vehicle (d) 
Jetting Machine with Vehicle 
ii. Provisioning of Patient Waiting benches for various PHC's in 
Nasik 
iii. Construction of Toilet at Nasik Airport 
Promoting Education by establishing an IOT Industrial Lab at ITI 
Niphadand Renovation of Cosmetology lab at the Girls ITI, Nasik, 
Maharastra 
Promoting Rural Sports (Kabaddi) in Nasik District, Maharashtra 
Construction of New ZillaParishad School Buildings in Nasik Dist., 
Jakori Tal-Nasik, Maharashtra 
Construction of New ZillaParishad Buildings in Nasik Dist., 
Panchale Tal- Sinnar 
Construction of New ZillaParishad School Buildings in Nasik Dist., 
Rui Tal- Niphad, Maharashtra 
Construction of ZillaParishad School Building at 
DevichaMatha,Nasik, Maharashtra 
Construction of Road from Ojhar Road-Gadakh corner to Raja 
ready made Shop Tal - Niphad, Maharashtra 



 
 
13.12.2024  319
   
 

 

Construction of New ZillaParishad School Buildings in Nasik Dist, 
Maharashtra  
a)Savargaon Tal-Niphad b)Nandgaon Tal-Igatpuri.  
Organizing Skill Development Programmes for youths to make 
them self reliant through M/s NIESBUD along with distribution of 
Tool Kits etc., at Kanpur, Uttar Pradesh. 
Distribution of Aids and Assistive Appliances to Divyangjan 
(PWDs) at Kanpur, Uttar Pradesh. 

 Procurement of Medical Equipments for Govt. Hospitals and 
GSVM Medical College, Kanpur, Uttar Pradesh.viz. Semi Fowler 
Bed, Horizontal Autoclave Machines, Patient Stretcher, Trollies, 
Wheel Chairs, Audio Meter Machine, X-Ray Machine, Digital  
Video Colposcopy, OT tables, etc 
Construction of Sewage System for  TatianJhanaka village, 
Labour Colony and its nearby areas at 
RamadeviChauraha,Kanpur, Uttar Pradesh. 
Infrastructure Development in Govt. Schools, viz.Construction of  
Mid Day Meal Sheds, Path ways, Ramp Railings, Smart Class 
rooms, Boundary, furniture's, Equipments for smart classes, 
Drinking Water Facilities etc at Rooma, Kulgaon,Chatmara,Sadar 
and BabuPurwa Areas. 
Provisioning of Training Infrastructure at National Skill Training 
Institute (NSTI) Kanpur i.e CNC Machines for Development of 
new CNC Lab  
Supporting VyaktiVikas Kendra India for River Rejuvenation 
through Ground Water Recharge, at Bundelkhand, Uttar Pradesh  
Infrastructure Development in Kasturba Gandhi Residential Girls 
Schools of Amethi District, Uttar Pradesh.  
Procurement of Infrastructure Items for Pt. DeenDayalUpadhyay, 
Govt Ashram System Girls Inter College, Asaidapur, Gauriganj, 
Uttar Pradesh.  



 
 
13.12.2024  320
   
 

 

Infrastructure Development at Art and Cultures Centers in 
JamoandBhadarof  Amethi District, Uttar Pradesh.  
Establishment of Pink Booths in Amethi District, Uttar Pradesh.  
Construction of Drainage System between Korwa Village 
andMunshiganjPulia, Amethi District, Uttar Pradesh.  
Infrastructure Development in Govt. Schools of Amethi District, 
Uttar Pradesh.  
Conducting Gyan Arpan Programme for imparting remedial 
tuitions / coaching for students through RGIPT, Amethi District, 
Uttar Pradesh.  
Wholesome development of Villages: Darpipur, 
SujanPurandShardan (construction of RCC roads, Drainage etc.) 
at Amethi District, Uttar Pradesh.  
To support Bhartiya Inclusive Development Foundation, Lucknow 
for the Project “Low and Indolent Functions Enrichment to reduce 
the threats of Anaemia Prevalence among women",  at Lucknow, 
Uttar Pradesh. 
Construction of Cultural (Sanskritik) Community Centre in and 
around Lucknow, Uttar Pradesh through Lucknow Municipality, 
Uttar Pradesh  
Establishment of electric crematorium at BakshiKaTalab, 
Lucknow with provisioning of approach road, boundary wall and 
solar lights etc. 
Wholesome development of Villages at Barabanki, Uttar Pradesh 
i.e construction of  Multipurpose Community Hall and RO Plant 
with enclosure adjacent to community hall at PurainaReti Village 
and construction of road to connect the Chakia Village to the main 
road.   
Establishment, Operations and Maintenance of Open Gyms In 
100 Parks in the Municipal Limits of Lucknow, Uttar Pradesh 
through Lucknow Municipality 



 
 
13.12.2024  321
   
 

 

Infrastructure development at Rajkiya Ashram 
PaddhatiBalikaVidyalaya (RAPBV), Mohan Road, Lucknow, Uttar 
Pradesh 

 Construction of Library for general public at 04 places in Lucknow 
through Lucknow Dev. Authority, Lucknow Municipality. 
Supply and Installation of Solar LED Street Lights in 
colonies/parks of Lucknow through Lucknow Dev. Authority, 
Lucknow Municipality. 
Administrative Overheads and Impact Assessment  

BEL Adoption of Tribal village Gudidibba (Yanadi ST colony) 

Construction of Toilet Blocks for girls and boys at APRJC Govt. 
Residential college 

Promoting Organic Farming in Villages in and around 
Machilipatnam 

Provision of Food Distribution Vans (3 Nos) to AkshayaPatra 
Foundation for their Unit at Mangalagiri 

Provision of Medical Equipment for Naval Hospitals in 
Vishakapatnam 

Provision of Medical Equipment to Area Hospital, Gudivada 

Providing Ambulance to Primary Health Centres of Nagayalanka 
Mandal, Walk- in-Cooler and 35 KVA Generator for Central 
Vaccine Store, Machilipatnam. 

Provision of Mobile Cancer Detection Unit to Government District 
Hospital, Machilipatnam 

Construction of Toilet Blocks in Sri. VijnanaVihar Education 
Society, Unguturu 
Providing Classroom Furniture, Smart Panels (Digital Screens), 
establishing Science Laboratories and Computer Lab for Netaji 
Sainik School, Ketanakonda 
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Installation of 140 KW Solar Plant  at VignanaVihara 
BDL 
 
 
 
 
 
 

Setting up of Drain Treatment Plant (1.5 MLD STP) at Naval 
Base, Visakhapatnam 
Developmental activities at Vizianagaram (Social Welfare Hostel 
Building) 
Construction of Girls Toilets in Govt. Schools of RajannaSircilla 
Maintenance of 3 RO water plants at Narayanpur, 
JanagaonandPeeplepahad 
Skill Development Job Oriented Trg. Prg for Women in Textiles at 
Vizianagaram 
Smart Class Rooms in Govt. Schools, Vizianagaram 
Construction of School Building, Bhanur 
Distribution of Dual Desks to Govt. Schools, 
BhadradriKothagudem 
Contribution for Research at DIAT, Pune 
Construction of toilets in Govt. Schools, Mahabubnagar 
Skill Development of 470 PwBds 
Infrastructure facilities at Area Hospital, Vikarabad and PHC 
Chevella 
Construction of COVID specialized Hospital, Lucknow 
Commissioning of Oxygen Generation Plants in three Govt. 
Hospitals  
Procurement of Cone Beam Computed Tomography equipment, 
Secunderabad 
Mid-day meal to the Govt. School children at Medak 

 Procurement of COVID related equipment at Naval Hospitals 
Setting up of COVID care facilities at ESIC Medical College 
Hospital 
One month oxygen supply to VIMS, Government ENT Hospital 
REH, RCD hospital, 
Administrative Overheads 
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Mid day meal program through Akshaya Patra Foundation Govt. 
School  
Commissioning of Oxygen Generation Plants in four Govt. 
Hospitals  
Smart Class rooms in Government schools of Vizianagaram 
Contribution to College of Defence Management, MoD, 
Hyderabad  
Establishment of Molecular Oncology Dept - Procurement of 
Equipment at MNJIO and Regional Cancer Centre, Hyderabad  
Fitment of Cochlear Implants to the Children with Hearing 
Impairment through ALIMCO  
Distribution of Aids and Appliances including Artificial Limbs and 
Calipers to the Persons with Disabilities (PwDs 
Awareness creation and supplying of Sanitary Napkins to Girl 
Students of Govt. Schools in Ranga Reddy Dist 
Smart Class Rooms in Vizianagaram 
Dokra Craft development Project in Asifabad 
Terracotta Handicraft Development Project in Asifabad 
Construction of  ZP Model High school at Bhanur 
Distribution of Dual Desks through Central Prisons to Govt. 
Schools in BhadradriKothagudem 
Contribution to Pradhan Manttri TB Mukth Abhiyan in 
JayashankarBhupalpallyandMulugu 
Stipend paid to the Apprentices (i.e over and above of 2.5% 
minimum mandate under Apprentice Act, 1961) 
Har GharTiranga 
Military Madhavaram Village, West Godavari Dist. 
Administrative Overheads 
Mid day meal program through AkshayaPatra Foundation Govt. 
School Children  
Infrastructure facilities for commissioning  of Oxygen Generator 
Plant at Chevella Hospital and Vikarabad Govt. Hospital 
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Smart Class rooms in Government schools of Vizianagaram 
District  
Smart Class rooms in Government schools of Visakhapatnam 
District  
Establishment of Molecular Oncology Dept - Procurement of 
Equipment at MNJIO and Regional Cancer Centre, Hyderabad  
Fitment of Cochlear Implants to the Children with Hearing 
Impairment through ALIMCO  
Job oriented skill development training program to rural women in 
textile processing in Vizianagaram District 

 Three  Health Camps at Secunderabad Area, Telangana State, 
by SevaBharathi, Kachiguda,Hyderabad 
Contribution to Trees Translocation at MCEME, Secunderabad 
by Uniglobe Development Foundation. 
Dokra Craft development Project in Asifabad 
Terracotta Handicraft Development Project in Asifabad 
Critical care Beds to Military Hospital 
“Food Delivery Vehicle” to The AkshayaPatra Foundation at 
Visakhapatnam 
Stipend paid to the Apprentices (i.e over and above of 2.5% 
minimum mandate under Apprentice Act, 1961) 
Administrative Overheads 

BEML Providing of Education to local population at KGF 
Mobile medical camp at KGF and Mysore 
Contribution to Armed Forces Flag Day Fund 
Setting-up of Oxygen Generating Unit 
Contribution to Establishing 500 bedded Covid Care Hospital in 
Lucknow 
Contribution to Chief Minister of Kerala's - Pandemic Relief Fund 
Support for Mid-Day meal 
Establishing of Mini-Science Center 
Contribution of CSR fund towards Partner incubators of iDEX 
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Contribution to Covid Relief 
Providing of Education to local population at KGF 
Mobile medical camp at KGF 
Contribution to Armed Forces Flag Day Fund 
Providing Mid-day meals to the Specially Challenged and Elders 
of the orphanage 
"Pavi" distribution of Solar LED Tube Lights 
To promote Health, welfare, and all-round development of orphan 
and poor children and youth- enhancing employability through 
vocational and skill development training  
Eradication of Hunger-Mid day Meal Scheme-Donation towards 
distribution vehicles 
Better Health Status of women and children through women 
Health care Centre 
Providing education to local population at KGF 
Mobile medical camp at KGF 
Contribution to Armed Forces Flag Day Fund 
Eradication of TB 
Providing Financial Assistance for improving Medical Facilities at 
Government Family, Health centre 
Development and living in slums upliftment of children 
Improvement of infrastructure facilities at Government Senior 
Primary School, TadiMalangi Village, TNarasapura Taluk, Mysore 

 Improvement of infrastructure facilities covering construction of 
School compound wall at Sri Saraswathi Shishu Mandir 
BuchireddyPalem SPSR, Distt Nellore (A.P.) 
Plantation of 2500 Trees at ARMY Ammunition Depot Bharatpur 
Mobile Medical Dispensary (Advance Life Support Ambulance) 
Pavi'Solar High Mast Lights 
The NGO working on revival of heritage of Tribal and traditional 
art and culture :Drishyam Mantram House Living Cottage and 
Kutteeras Amphitheatre 
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“Enhancing Employability through Vocational and Skill 
Development Training among under privileged youth of the 
villages surrounding Matru Chaya and the inmates who are 
completing SSC.”   
Nation wise Quiz conducted by Indian Army to commemorate of 
the Indian Army in Kargil 
ISKCON 

MIDHANI 
 
 
 

Sponsorship for the procurement of material for running of 
Health careoperations 

Annual Subscription charges for Hospital Management System 
at MPHCC 

Promoting Satvic Aahar as Nutrient-Dense,Therapeutic Diet 
for the physical, mental, emotional and spiritual wellbeing of 
students. 

Supply of Nutritional Kits toT.B patients in Hyderabad 

Sponsorship to create facility for construction of washroom for 

Destitute women 

Sponsoring free education in BPDAV School to ST/SC/OBC 
Students BPDAV 

Payment of stipend to apprentices of MIDHANI 

Sponsoring of school bus to provide transport facility to help 
Tribal students reach the school 

Sponsorship for enhancing additional classrooms and 
improving existing physical infrastructure to Sri Saraswati Sisu 
Mandir 

Sponsorship for Installation of CCTV cameras, connecting 
cables and Storage Facilities 

Sponsorship for Installation of CCTV cameras, connecting 
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cables and Storage Facilities 

Infrastructure Development Works at BPDAV School 

Sponsorship for Pandit Jasraj's 51st Hyderabad Sangeet 
Samaroh from 24thNov-2023 to 30th Nov-2023 

Sale of TITAN 31 std Distal Femural Prosthesis(KneeJoint) 

Sponsoring School Bus to BPDAV school 

Sponsored Ambulance with advance Cardiac Life Support 

Shortfall amount to release final installment to District Collector 
Asifabad towards bamboo Handicraft project 

Health Awareness Campaigns 
 Administrative overheads 
 Maintenance of Public Toilet 

Sponsoring Free Education to SC/ST/OBC children 

Primary Health Care Center 

Stipend to Apprentices 

Bamboo Handicraft 

Development Projectat Asifabad 

Sponsored Dual Desks in Govt Schools  

Construction of Toilet Blocksat BPDAV School 

Sponsored for organizing National Science Day and Vivek Band 
in various Colleges 

Sponsored Anesthesia Work Station and Bed Lift to Seva 
Bharathi 

Sponsored to Mamta Charitable Trust for conducting Health 
Awareness Campaigns in remote locations of Lucknow 



 
 
13.12.2024  328
   
 

 

Sponsored Mobile Ambulance to ABV Foundation 

Sponsored ECG Machines - 10 nos to DMHO Office,Hyderabad 
for Basti Dawakhanas 

Administrative overheads 

Provided Non-Returnable (1Kg Cobalt Cathode) sample to IIT 
Bombay for Research work 

DRDOCovid Hospital 

Sponsored Oxygen Generator Plant along with shed to 
Osmania General Hospital 

Stipend paid to Trade Apprentices 

SC/ST school admissions in BPDAV 

Dua lDesks at Govt Schools (Aspirational District) 

Ex-gratia paid to contract employee 

Procured Oxygen concentrator 

Maintenance of Public Toilet 

Remuneration paid to Doctor engaged for Charitable Health 
Care Trust 

Sponsored to Pandit Jasraj Musical concert 

SamskrutiFoundation 

iDEX partner – Forge Coimbatore 

Civil works and Equipment at MIDHANI PRIMARY HEALTH 
CARE CENTER (MPHCC) 

Administrative overheads 

Sponsorship for enhancing additional class rooms and improving 
existing infrastructure of Sri Saraswati Sisu Mandir 
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Support to construct Two halls and a compound wall for 
conducting Free Tuition centers and Tailoring Centers 

MDL Education support to 3000 Urban  Children by setting up 
ABHYASIKAS (Tuition Centres) 
Training Support for unemployed youth in Andhra Pradesh 
Support for Medical Equipment at Manasa Devi Charitable 
Hospital, Machlipatnam (A.P.)  

 Teaching of Sanskrit language for reintroducing into the 
mainstream of spoken languages 

 
GRSE 
 
 
 

Oxygen Plants 
DRDO Hospital in Lucknow 
Medical Oxygen Supply to District Administration of South 24 
Parganas 
GAP - Holistic development of underprivileged children 
IICP – Holistic development of cerebral palsy children 
Medical Equipment to Hospitals 
Monthly health check-up camps 
TB Nikshay Mitra 
Cataract Surgery 
Stipend to apprentices 
Skill development training 
CRY - Holistic Development of Children from Vulnerable 
Communities 
Daily cleaning and maintenance of school toilets 
Equipment to ITI 
Installation of solar power plant 
Contribution to clean ganga 
Provided Traffic Equipment to Kolkata Traffic Police 
Donation of two ambulances to Ramakrishna Mission, Belur 
Math 
Infrastructure development of schools 
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Swachhta Pakhwada 
Azadi Ka Amrit Mahotsav 
ICC Training to Apprentices 
Skill Development to ITI students 
Blood Donation Camps 
Provided Old Computer to Ramakrishna Mission Ashrama, 
Narendrapur 

GSL Automatic Oxygen Generating Plant for South Goa District 
(COVID-19) Hospital, Government of Goa. 

01 Fully Automated Biochemistry Analyser and 01 High 
Frequency X-ray Machine DHS, Government of Goa. 
Support to DRDO COVID Hospital, Lucknow for setting of 
COVID Care facilities. 
Oxygen Concentrators for the use of COVID-19 patients to 
Government Hospitals and COVID Care Institution. 
Facilitating treatment of patients at Goa Medical College, 
Bambolim and Training of Homecare Nursing Attendants. 
03 ECG Machines to DHS, Government of Goa - Primary Health 
Centre Shiroda, Primary Health Centre Cansaulim and Primary 
Health Centre Siolim.  

 50 Finger Pulse Oximeter, 01 Oxygen Concentrator, 01 3KVA 
UPS, 01 Electrosurgical Unit and 01 Defibrillator to Naval 
Hospital (INHS, Jeevanti) for management of COVID-19 
pandemic. 

5,500 Dengue Kits and 500 Malaria Kits, 01 Double Dome OT 
Light and 02 Laboratory Refrigerators to Sub-district Hospital, 
Chicalim and 02 Medical Camps for local community. 
Dental diagnostic equipment and Hematology Analyser to ECHS 
Polyclinic, Vasco. 
03 Oxygen Concentrators, 01 Refrigerator, 01 Washing Machine 
and 02 ECG Machines to Sub-District Hospital, Chicalim 
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PPE items to ESI Hospital Goa and Local Authority. 
Skilling of Women through establishment of Multi-product 
Processing Centre (MPC) at Pontemol, Curchorem. 
Apprentice Training Programme.  

Solar Technician (Electrical) Lab at Government ITI, Vasco.  
Lab Instruments – one no. each of Vertical Electrophoresis 
System, Gel Documentation System, Horizontal Electrophoresis 
System, Sonicator and Microscope to boost research at 
Government College of Arts, Science and Commerce, Khandola 
Marcel.   
Construction of 16 toilet blocks for girls and 10 toilet blocks and 
03 urinals for boys and roofing work at various schools.  
Garbage Collection Vehicle for Village Panchayat Chicolna, 
Bogmalo. 
Installation of 24 Sanitary Pad Vending Machines and 13 
Sanitary Pad Incinerators in Government Schools, College and 
Hospital. 
250 Garbage Collection Bins to Village Panchayat, Chicalim. 
Swachh Bharat Pakhwada - Display of Banners, Fumigation, 
Swachhta Awareness Campaign, Outdoor Cleanliness 
Campaign, etc.  
Renovation of 02 girl toilet blocks at Vaddem Nagar Higher 
Secondary School, Vasco.  
50 Online Awareness Sessions on Menstrual Hygiene in 62 
schools/colleges (Beneficiary- 2478 students). 
Educational aid support (50 desks cum benches and 03 water 
purifiers) to Government High School Amona, Bicholim. 
Measures for the benefit of Armed Forces veterans, war widows 
and their dependents. 
Road Safety Awareness Measures in Vasco.  
Provided 01 Echocardiography Machine for Goa Medical 
College. 
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Facilitating treatment of patients at Goa Medical College, 
Bambolim and training of homecare nursing attendants. 

 Provided C-Arm Machine and Orthopedic Bone Drill, Saw and 
Reamer System for Guru Gobind Singh Government Hospital, 
Jamnagar, Gujarat. 
Provided Equipment (10 BP Apparatus, 04 Infusion Pump, 03 
ECG Machine, 02 Syringe Pump, 02 High End Multipara Monitor, 
01 Non Contact Tonometer, 01 Video Laryngoscope and 01 
Suction Machine) for patients requiring ENT intervention, 
Obstetric and Gynac services and other surgeries to Sub-District 
Hospital, Chicalim. 
Provided C-Arm Machine for South Goa District Hospital. 
Provided 01 Anesthesia Workstation and 04 UPS for Dialysis 
Unit to Civil Hospital, Ratnagiri, Maharashtra. 
Provided Lab Reagents, 4000 Dengue Kits and 1000 Malaria Kits 
to Sub-District Hospital, Chicalim and organised 03 first aid 
training camps for local community. 
Installed 15 Sanitary Pad Vending Machines and 17 Sanitary Pad 
Incinerators in Government Schools and Hospitals. 
Provided Nutritional support to TB patients in Goa. 
Apprentice Training Programme. 
Provided Vehicle for Special Children to facilitate in attending 
School at VidhyaVardhini Education Society, Ponda, Goa. 
Infrastructure support to Sewa Bharti Gujarat. 
Skilling of Women through establishment of Multi-product 
Processing Centre (MPC) at Pontemol, Curchorem. 
Research and Development Project in collaboration with National 
Maritime Foundation (NMF), Delhi. 
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Provided Lab Instruments - 06 Microscope Binocular, 02 
Microscope Trinocular, 01 3KVA online UPS, 01 Desktop 
Computer and 01 Interactive Panel for Zoology Department of 
Government College of Arts, Science and Commerce 
Sanquelim, Goa. 
Up-gradation of Computer Lab (09 Desktop Computers and 09 
UPS) at College of Arts and Science, Farmagudi, Goa. 
Construction of 17 toilet blocks for girls and 07 toilet blocks and 
08 urinals for boys at various schools. 
Adoption of road for cleaning from St. Andrew Circle Vasco to 
Airport Junction Chicalim, Goa. 
Construction of bunds for providing safe drinking water facility in 
villages at Ratnagiri District, Maharashtra. 
Observation of Swachh Bharat Pakhwada - Display of Banners, 
Fumigation, Swachhta Awareness Campaign, Outdoor 
Cleanliness Campaign, etc. 

Ananya-Empowering Lives through Nutrition - Millets Based 
Program. 

Conducted Awareness and Specialized Cancer 
checkup/detection camps for the community.  

Provided Medical Equipment for Cataract Surgery to Sub-District 
Hospital, Chicalim, Goa. 

 Facilitating treatment of patient at Goa Medical College, 
Bambolim, and training of homecare nursing attendants. 

Provided 01 Ambulance vehicle for Office of Superintendent, Sub 
Jail, Haldwani, Nainital, Uttarakhand. 
Provided 01 C-Arm Machine for M.P. Shah Government Medical 
College, Jamnagar. 
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Provided 02 Dialysis Machines to Lions Club of Ratnagiri 
Charitable Trust, for installing and utilizing in Dialysis Centre at 
Hospital in Ratnagiri. 
Construction of Well for Water Reservoir at Old Age Home for 
SwagruhiSevaSanstha in Ratnagiri. 
Medical CSR-First aid training for school teacher, School Dental 
Camps, Ayurveda for farmers and snake bite mitigation and first 
respond training for snake rescuer of Goa. 
Provided Water Filters at various Govt. Schools and Primary 
Health Centres. 
Maintenance and repairing of Well for providing drinking water at 
Benagi, Ratnagiri. 
Provided Nutritional Support to TB Patients in Goa. 
Providing drinking water facility to remote area at Dhamanse 
village, Ratnagiri. 
Provided 07 Sanitary Pad Dispensers and 07 Incinerators to 
Schools and Colleges in Ratnagiri District. 
Renovation of Government School, Vasco Da Gama, Goa. 
Apprentice Training Programme.  

Research and Development Project in collaboration with National 
Maritime Foundation (NMF), Delhi. 
Provided 4 nos. Digital Boards for Vaddem Nagar Higher 
Secondary School, New Vaddem, Goa. 
Skill Development Project - 3G Welder Course at SITEG, Vasco 
Da Gama, Goa. 
Supply of 200 waste collection bins to Mormugao Municipal 
Council, Goa. 
Supply of equipment for gardening to Local Authority at Dabolim, 
Goa. 
Laying of pavers and making of garbage racks at Material 
Recovery Facility for Chicolna Panchayat under CSR. 
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Developing landscape at Naval Kinder Garden campus, 
Mangoor Hill, Goa.   
Repair and replacement of staircase at Vaddem Lake, Goa. 
Maintenance and repair of park area behind police quarters at 
Chicalim, Goa. 
Developing of volleyball court and maintenance of children area 
at Government Middle High School, Dabolim, Goa. 
Provided 05 mobile toilets for Saptah in Vasco Da Gama, Goa. 

HSL Repair of Public Library 
Renovation of Veterinary Hospital 
Apprenticeship Training over and above 2.5% of total manpower 
Construction of Bore well 
Blood Donation Camp 

 HarGharTiranga Program 
Contribution to DRDO for make shift hospital 
Supply of Rice Bags to Flood Victims 
Contribution of Oxygen Cylinder 
Repair of Public Library 
Supply of Oxygen Cylinders 

AVNL 
 
 

To provide aids and appliances to Persons with Disabilities 
(PwDs) in Tiruvallur District, Tamilnadu. 
To impart Skill Development Training for unemployed youth 
belonging to underprivileged sections (SC/ST/Girls) through 
CIPET 
Support for Army Veterans, war widows and their dependents 
To build Clay Athletic Track (400 mtr) within infrastructure in 
sports stadium of Ashifabad District, Telangana under 
Aspirational Districts Programme 
Improving Educational Infrastructure (3 School Buildings), Avadi, 
Chennai, Tamilnadu 
To provide assistive devices to the differently abled students of 
Bal Vikas Kendra, Avadi, Chennai, Tiruvallur District, Tamil Nadu. 
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Participation in Hon’ble PM National Mission for eradication of TB 
Swarnim Centre of Value-Based Educational Excellence, Skilling, 
And Wellness in partnership with Armoured Vehicles Nigam Ltd 
Providing public amenities like Smart Toilet, Childcare room, Rest 
room for senior citizen at Sun Temple, Konark, Puri district, 
Odisha 
Expanding the illumination to the exterior portion as well inside 
Brihadiswara Temple at Tanjavur, Tamilnadu 
Drinking water facility, Toilet Block, CCTV Surveillance system, 
Garden development and maintenance, Desilting of the Moat at 
Temple of Somnath and Ruins, Bargon, Katni, Madhya Pradesh  
Participation in National Aspiration District Program for 
development of Particularly Vulnerable Tribal Groups (PVTG) 
Blocks of Odisha and Chhattisgarh States 

AWEIL IIT Kanpur 
ALIMCO, Kanpur 

MIL Welfare activities for the health of poor, under privileged villagers, 
orphans, PwBD children, TB patients etc. 
Welfare activities for drinking water, construction of well under 
“Jan Sanchay, Jan Bhagidari” scheme. 
Construction of Sewage Treatment Plant in villages 
Supply and installation of Roof Solar Plants in Girls’ Hostel. 
Distribution of various medical equipment to hospitals such as 
ventilation units etc. 
Distribution of furniture and office equipment to schools, etc 

IOL PMRF 
PM Cares Fund 

GIL IIT Kanpur 
TCL The Akshaya Patra Foundation  

Artificial Limbs Manufacturing Corporation of India  
ISKCON  
Kanpur Parivartan Forum  
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SGBS Unnati Foundation  
 

 

STATEMENT-II 

CSR PROJECTS IMPLEMENTED BY THE DPSUS IN ANDHRA PRADESH 

DURING THE LAST THREE YEARS 

DPSUs Name of the Project Expenditure 
(Rs In Lakh) 

HAL Contribution of Anaesthesia Work Stations with 
Monitors to Sri Padmavathi Children’s Heart Centre 
(SPCHC), Tirupati, Andhra Pradesh 

151.67 

BEL Adoption of Tribal village Gudidibba (Yanadi ST 
colony), Kruthivennu Mandal, Krishna Dist., 
Andhra Pradesh 

68.5 

Construction of Toilet Blocks for girls and boys at 
APRJC Govt. Residential college, Nimmakuru, 
KrishnaDistrict, 

62.83 

Promoting Organic Farming in Villages in and 
around Machilipatnam, Andhra Pradesh 

13.00 

Provision of Food Distribution Vans (3 Nos) to 
AkshayaPatra Foundation for their Unit at 
Mangalagiri, Guntur district, Andhra Pradesh. 

39.00 

Provision of Medical Equipment for Naval 
Hospitals in Vishakapatnam, Andhra Pradesh and 
Port Blair, Andaman and Nicobar Islands. 

52.33 

Provision of Medical Equipment to Area Hospital, 
Gudivada, Krishna District, AP 

35.00 
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 Installation of 140 KW Solar Plant  
atVignanaVihara, Gudilova, Vishakapatnam 
district, 
AndhraPradesh. 

79.80 

BDL Setting up of Drain Treatment Plant (1.5 MLD STP) 
at Naval Base, Visakhapatnam 

20.00 

Developmental activities at Vizianagaram (Social 
Welfare Hostel Building) 

20.00 

Skill Development Job Oriented Trg. Prg for Women 
in Textiles at Vizianagaram 

140.00 

Additional budget allocated from the overall 
unspent amount of FY 2021-22 for - Adoption of 
Tribal village - Gudidibba (Yanadi ST colony), 
KruthivennuMandal,Krishna Dist., Andhra Pradesh 

9.00 

Providing Ambulance to Primary Health Centres of 
Nagayalanka Mandal, Walk- in-Cooler and 35 KVA 
Generator for Central Vaccine Store, Krishna 
District, Machilipatnam, Andhra Pradesh. 

27.31 

Provision of Mobile Cancer Detection Unit to 
Government District Hospital, Machilipatnam, 
Krishna district, Andhra 

Pradesh 

278.11 

Construction of Toilet Blocks in Sri. VijnanaVihar 
Education Society, Unguturu, Krishna District, 
Andhra Pradesh 

20.27 

Providing Classroom Furniture, Smart Panels 
(Digital Screens), establishing Science 
Laboratories and Computer Lab for Netaji Sainik 
School, Ketanakonda, NTR District, Andhra 
Pradesh. 

97.84 
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Smart Class Rooms in Govt. Schools (digital 
learning), Visakhapatnam 

80.00 

One month oxygen supply to VIMS, Government 
ENT Hospital REH, RCD hospital, Visakhapatnam. 

25.00 

Mid day meal program through AkshayaPatra 
Foundation Govt. School Children of AP 

21.33 

Smart Class rooms in Government schools of 
Vizianagaram District (Aspirational Dist.), AP 

20.00 

Smart Class Rooms in Vizianagaram (Aspirational 
Dist.), AP 

100.00 

Military Madhavaram Village, West Godavari Dist., 
AP 

3.02 

Mid day meal program through AkshayaPatra 
Foundation Govt. School Children at 
Visakhapatnam District  AP 

143.66 

Smart Class rooms in Government schools of 
Vizianagaram District (Aspirational Dist.), AP 

150.00 

Smart Class rooms in Government schools of 
Visakhapatnam District (Aspirational Dist.), AP 

98.79 

Fitment of Cochlear Implants to the Children with 
Hearing Impairment through ALIMCO Andhra 
Pradesh State 

83.75 

Job oriented skill development training program to 
rural women in textile processing in Vizianagaram 
District 

100.00 

“Food Delivery Vehicle” to The AkshayaPatra 
Foundation at Visakhapatnam, AP 

11.95 

BEML To promote Health, welfare, and all-round 
development of orphan and poor children and 
youth- enhancing employability through vocational 
and skill development training Vijaywada, 
AndhraPradesh 

20.00 
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Improvement of infrastructure facilities covering 
construction of School compound wall at Sri 
Saraswathi Shishu Mandir Buchireddy Palem 
SPSR, Distt. Nellore (A.P.) 

5.00 

“Enhancing Employability through Vocational and 
Skill Development Training among under privileged 
youth of the villages surrounding Matru Chaya and 
the inmates who are completing SSC.” Guntur, 
Krishna, East Godavari, Prakasam districts of 
Andhra Pradesh 

25.00 

MIDHANI Sponsorship for enhancing additional class rooms 
and improving existing infrastructure of Sri 
Saraswati Sisu Mandir Kakinada, Andhra Pradesh  

25 

Support to construct Two halls and a compound 
wall for conducting Free Tuition centersand 
Tailoring CentersParvatipuram, Manyam, AP 

35 

MDL  Education support to 3000 Urban  Children by 
setting up ABHYASIKAS (Tuition Centres) 

85.91 

Training Support for unemployed youth in Andhra 
Pradesh 

13.68 

Support for Medical Equipment at Manasa Devi 
Charitable Hospital, Machlipatnam (A.P.)  

47.43 

Teaching of Sanskrit language for reintroducing into 
the mainstream of spoken languages 

63 

HSL  Contribution of Oxygen Cylinder Visakhapatnam 0.94  
Repair of Public Library Visakhapatnam 2.70 
Renovation of Veterinary Hospital Visakhapatnam 3.88  
Apprenticeship Training over and above 2.5% of 
total manpower Visakhapatnam 

41.55  

Construction of Bore well Visakhapatnam 1.10  
Blood Donation Camp Visakhapatnam 0.34  
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Blood Donation Camp Visakhapatnam 0.10  
HarGharTiranga Program Visakhapatnam 0.15 
Apprenticeship Training over and above 2.5% of 
total manpower Visakhapatnam 

21.54 

Supply of Oxygen Cylinders Visakhapatnam 0.55 
 

 

 

ADVANCED DIAGNOSTIC AND RESEARCH CENTRES 

3045. SHRI DHARAMBIR SINGH: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a)  whether there is a comprehensive list of funding opportunities available 

for researchers, faculty members and medical colleges seeking to establish 

advanced diagnostic and research laboratories including grants, Government 

programmes or public-private partnerships in the country and if so, the details 

thereof; 

(b)  whether the Government has outlined a specific procedure for 

researchers or medical colleges to apply for and secure this funding, detailing 

eligibility criteria, application processes, necessary documentation and expected 

timelines for approval and if so, the details thereof; 

(c)  whether any particular agencies or departments have been designated to 

oversee and facilitate this funding and if so, the details of support or guidance 

offered to institutions aiming to advance their research and diagnostic 

capabilities; 
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(d)  whether a mechanism exists to prioritize funding for medical, colleges with 

limited infrastructure, ensuring equitable access to resources for establishing 

such labs in the country; and 

(e) if so, the details thereof and if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 
OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  
(SHRI PRATAPRAO GANPATRAO JADHAV): 
(a) to (e): i) The Department of Health Research (DHR) has implemented a 

Central Sector Scheme to establish a robust network of laboratories for 

managing epidemics and national calamities to strengthen India's preparedness 

and response to epidemics and natural disasters by establishing advanced Viral 

Research and Diagnostic Laboratories (VRDLs) for Rs. 324 Crore for the period 

from FY 2021-22 to 2025-26. A total of 163 Viral research and Diagnostic 

Laboratories, have already been sanctioned in various medical colleges and 

research institutions. 11 of 163 VRDLs have a regional status and are equipped 

with the state of art Biosafety level 3 (BSL-3) facilities to detect high risk 

infectious pathogens of public health significance. 

All Central Government Medical/Research Institutes of repute, including 

the Armed Forces Medical College, Army Medical Hospitals, and other health 

bodies providing medical and health services, such as Railway hospitals and 

AYUSH hospitals, are eligible to apply for the establishment of VRDLs. 

Institutions must meet the parameters outlined in the Scheme Guidelines 

available at https://dhr.gov.in/schemes/establishment-network-laboratories-
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managing-epidemics-and-natural-calamities.The applications are processed for 

funding as per the procedure laid out in the Guidelines. 

ii)  Indian Council of Medical Research (ICMR) has informed that it provides 

financial assistance to different researchers and scientists working in ICMR 

institutes through its intramural grants programme and those outside ICMR 

institutes through extramural grants programme to conduct research in the fields 

of medicine, public health, and allied disciplines. 

The three types of Extramural Research Grants include Small Grant, 

Intermediate Grant and Centre for Advanced Research. 

Apart from these, ICMR has undertaken muti-centric projects across 

different parts of the country in identified priority areas through its National 

Health Research Priority Programme.  

The applications are invited from researchers, faculty members and 

medical colleges, and projects are selected and funded as per the respective 

procedure laid out in Programme Guidelines that are accessible on ICMR 

website.  

iii) The Department of Biotechnology has informed that it supports RandD 

infrastructure through the Research Resource Service Facility and Platform 

(RRSFP), which operates through 2 major arms:  

• Boost to University Interdisciplinary Life Science Departments for Education 

and Research Programme (DBT-BUILDER) –focusing on upgradation of the 
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post-graduate teaching and training laboratories by enabling advanced 

interdisciplinary research and teaching.  

• Scientific Infrastructure Access for Harnessing Academia University Research 

Joint Collaboration (DBT-SAHAJ) –The SAHAJ portal on the DBT website 

consolidates the information of all facilities supported and established by the 

DBT under a single window, enabling potential users/individuals access to these 

facilities.  

(iv) The Department of Science and Technology has informed that its 

Biomedical Device and Technology Development (BDTD) Program addresses 

R&D needs of the medical device industry to develop innovative products as per 

global standards. The program focuses on screening, diagnostic, surgical, and 

life-support equipment for healthcare applications and invites proposals from 

scientists/engineers/technologists working in academic institutions/RandD 

institutions/laboratories having adequate infrastructure/ facilities. Under BDTD, 

biomedical hubs provide facilities for prototype development, technology up-

scaling, and market validation, promoting RandD and enabling technology 

transfer for commercialization. 

 

Æयायालय म¤ कदाचार कì िशकायत¤ 

3046. ®ी अमरा राम : 

³या िविध और Æयाय मंýी यह बताने कì कृपा कर¤गे िक : 
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(क) ³या समय पर Æयाय सुिनिĲत करने के िलए ÆयायालयŌ और ÆयायाधीशŌ कì सं́ या म¤ वृिĦ 

िकए जाने कì आवÔयकता है ; 

(ख) यिद हां, तो इसकì समय-सीमा ³या है और यिद नहé, तो इसके ³या कारण ह§ ; 

(ग) ÆयायालयŌ म¤ कदाचार कì िशकायतŌ को हल करने के िलए ³या तंý मौजूद है ; और 

(घ) िवगत पांच वषŎ के दौरान मिहलाओ ंके िवŁĦ दरुाचार कì कुल िकतनी िशकायत¤ ÿाĮ हòई ह§ 

और उनपर कì गई कायªवाही सिहत पåरणाम ³या ह§ ? 

िविध और Æ याय मýंालय के राºय मýंी; तथा संसदीय कायª मýंालय म¤ राºय मýंी  

(®ी अजुªन राम मेघवाल): 

(क) और (ख) : लंिबत मामलŌ का समयबĦ तरीके से िनपटान Æयायपािलका के िवशेष अिधकार ±ेý 

म¤ है । तथािप, ÆयायालयŌ म¤ मामलŌ का िनपटान कई कारकŌ पर िनभªर करता है, िजसम¤, अÆय बातŌ 

के साथ-साथ, भौितक अवसंरचना और सहायक Æयायालयी कमªचाåरयŌ कì उपलÊधता, अंतवªिलत 

तÃयŌ कì जिटलता, साàय कì ÿकृित, िहतधारकŌ अथाªत् बार, जांच एज¤िसयŌ, साि±यŌ और वािदयŌ 

का सहयोग तथा िनयमŌ और ÿिøयाओ ंका उिचत अनÿुयोग सिÌमिलत है । मामलŌ के िनपटान म¤ 

दरेी के िलए उ°रदायी अÆय कारकŌ म¤, िविभÆन ÿकार के मामलŌ के िनपटान के िलए संबंिधत 

ÆयायालयŌ Ĭारा िनधाªåरत समय-सीमा का अभाव, बार-बार Öथगन और सुनवाई के िलए मामलŌ कì 

िनगरानी, ůैक और समूहीकरण के िलए पयाªĮ ÓयवÖथा का अभाव सिÌमिलत है ।   

राºय सरकारŌ और संबंिधत उ¸च ÆयायालयŌ Ĭारा िजला और अधीनÖथ ÆयायालयŌ म¤ 

Æयाियक अिधकाåरयŌ कì Öवीकृत सं´या वषª 2014 म¤ 19,518 से बढ़ाकर तारीख 09.12.2024 

तक 25,741 कर दी गई है । संबंिधत राºय सरकारŌ, संबंिधत उ¸च ÆयायालयŌ और भारत के मु́ य 

Æयायमूितª के अनमुोदन से, तारीख 01.05.2014 से तारीख 09.12.2024 कì अविध के दौरान, 

क¤ þीय सरकार ने उ¸च ÆयायालयŌ म¤ ÆयायाधीशŌ कì सं´या 906 से बढ़ाकर 1122 कर दी है, 

अथाªत् 216 पद बढ़ गए ह§ । 
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 उ¸चतम Æयायालय (Æयायाधीश सं´या) संशोधन अिधिनयम, 2019, तारीख 09.08.2019 

से ÿव°ृ हòआ, िजसके Ĭारा उ¸चतम Æयायालय (Æयायाधीश सं´या) अिधिनयम, 1956 म¤ संशोधन 

करके भारत के उ¸चतम Æयायालय कì Öवीकृत सं´या (मु́ य Æयायमूितª के िसवाय) 30 स ेबढ़ाकर 

33 कर दी गई । 

(ग) : भारत के मु́ य Æयायमूितª, उ¸चतम Æयायालय के ÆयायाधीशŌ और उ¸च ÆयायालयŌ के मु́ य 

Æयायमूितª के आचरण के िवŁĦ िशकायत¤ ÿाĮ करने के िलए स±म ह§ । इसी ÿकार, उ¸च ÆयायालयŌ 

के मु́ य Æयायमूितª, अपने ÆयायालयŌ के आचरण के िवŁĦ िशकायत¤ ÿाĮ करने के िलए स±म ह§ । 

राºयŌ म¤ अधीनÖथ Æयायपािलका के सदÖयŌ पर ÿशासिनक िनयंýण संबंिधत उ¸च Æयायालय और 

राºय सरकार के पास होता है।  

(घ) : भारत के उ¸चतम  Æयायालय Ĭारा ÿदान कì गई जानकारी के अनुसार, िपछले पाचँ वषŎ के 

दौरान, भारत के उ¸चतम  Æयायालय कì आंतåरक िशकायत सिमित के पास चार िशकायत¤ फाइल 

कì गई,ं िजनम¤ से दो को वापस ले िलया गया और शेष दो को आचरण िनयम/POSH अिधिनयम के 

अनसुार िनपटाया गया । उĉ दोनŌ मामलŌ म¤ ÿÖततु åरपोटª को स±म ÿािधकारी Ĭारा Öवीकार कर 

िलया गया है । 

  इसके अितåरĉ, भारत के उ¸चतम  Æयायालय कì एक िलंग संवेदनशीलता आंतåरक 

िशकायत सिमित है, जो “भारत के उ¸चतम  Æयायालय म¤ मिहलाओ ंकì िलंग संवेदनशीलता और यौन 

उÂपीड़न (रोकथाम, िनषेध और िनवारण), िविनयम, 2013” और उ¸चतम  Æयायालय म¤ मिहलाओ ंका 

िलंग संवेदनशीलता और यौन उÂपीड़न (रोकथाम, िनषेध और िनवारण) िदशािनद¥श, 2015 नामक, 

अपने Öवयं के िनयमŌ Ĭारा शािसत होती है । इन िनयमŌ के अधीन, िपछले पाचँ वषŎ म¤ 16 िशकायत¤ 

ÿाĮ हòई ह§ और उनका िविधवत िनपटारा िकया गया है। 

तथािप, उ¸च ÆयायालयŌ तथा िजला और अधीनÖथ ÆयायालयŌ के Öतर पर ÿाĮ मिहलाओ ं

के िवŁĦ दÓुयªवहार कì िशकायतŌ का Êयौरा केÆþीय łप से नहé रखा जाता है ।   
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MALNUTRITION 

 3047. SHRI S. SUPONGMEREN JAMIR: 

  SHRI RAJA RAM SINGH:   

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

(a)  whether 17 per cent of children under six were underweight, 36 per cent 

were stunted, and 6 per cent were wasted including 46 per cent stunted in Uttar 

Pradesh, if so, the details thereof indicating the number of underweight and 

stunted children, State-wise; 

(b) the steps taken/ proposed to be taken to address malnutrition in children 

especially in high-burden States and districts, State/ UT-wise and district-wise; 

(c)  the steps taken by the Government to monitor and improve child nutrition 

outcomes effectively along with the resources allocated to States with high 

percentage of stunted children; 

(d)  whether the Government is planning to reduce the high rate of stunting 

and underweight children particularly in Uttar Pradesh and Lakshadweep having 

highest percentage of such children, if so, the details thereof and if not, the 

reasons therefor; and 

(e)  the details of the measures taken/ proposed to be taken by the 

Government to improve access to nutrient rich food for vulnerable population 

especially in region with high levels of poverty? 
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THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 

DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

(a) to (e) Under the 15th Finance Commission, various components like 

Anganwadi services, Poshan Abhiyaan and Scheme for Adolescent girls (of 14-

18 years in Aspirational Districts and North-Eastern region) have been 

subsumed under the umbrella Mission Saksham Anganwadi and Poshan 2.0 

(Mission Poshan 2.0) to address the challenge of malnutrition through improved 

nutrition content and delivery. It is a Centrally Sponsored mission, where the 

responsibility of implementation lies with the States/UTs.  

This is a self-selecting scheme available to all the eligible beneficiaries 

who enroll at the Anganwadi Centers (AWCs) and is being implemented in all 

States/UTs including high burden districts. 

Nutrition goes beyond mere eating of food; it requires proper digestion, 

absorption, and metabolism which are influenced by factors like sanitation, 

education and access to safe drinking water. As malnutrition requires a multi-

sector approach involving dimensions of food, health, water, sanitation and 

education, it is crucial to effectively address the issue of malnutrition. The 

challenges of malnutrition are being addressed under Mission Saksham 

Anganwadi and Poshan 2.0 by establishing cross cutting convergence amongst 

18 Ministries/Departments.  

Under this Mission, a new strategy has been made for reduction in 

malnutrition and for improved health, wellness and immunity through activities 
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like community engagement, outreach, behavioral change, and advocacy. It 

focuses on Maternal Nutrition, Infant and Young Child Feeding Norms, treatment 

of Severe Acute Malnutrition (SAM)/ Moderate Acute Malnutrition (MAM) and 

wellness through AYUSH practices to reduce prevalence of wasting, stunting, 

anaemia and being underweight. 

Under this scheme, Supplementary Nutrition is provided to Children (6 

months to 6 years), Pregnant Women, Lactating Mothers and Adolescent Girls 

to beat the intergenerational cycle of malnutrition by adopting a life cycle 

approach. Supplementary nutrition is provided in accordance with the nutrition 

norms contained in Schedule-II of the National Food Security Act. These norms 

have been revised and upgraded last year. The old norms were largely calorie-

specific; however, the revised norms are more comprehensive and balanced in 

terms of both quantity and quality of supplementary nutrition based on the 

principles of diet diversity that provides quality protein, healthy fats and 

micronutrients. 

Fortified rice is being supplied to AWCs to meet the requirement of micro-

nutrients and to control anaemia among women and children. Greater emphasis 

is being laid on the use of millets for preparation of Hot Cooked Meal at least 

once a week and Take Home ration at Anganwadi centers. 

Ministries of Women and Child Development and Health and Family 

Welfare have jointly released the protocol for Community Management of 
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Malnutrition (CMAM) to prevent and treat severely acute malnutrition in children 

and for reducing associated morbidity and mortality. 

Under this Mission, one of the major activities undertaken is Community 

Mobilization and Awareness Advocacy leading to a Jan Andolan to educate 

people on nutritional aspects. State and UTs are conducting and reporting 

regular sensitisation activities under community engagement programmes 

during Poshan Maahs and Poshan Pakhwadas celebrated in the months of 

September and March-April respectively. Community Based Events (CBEs) 

have served as a significant strategy in changing nutritional practices and all 

Anganwadi workers are required to conduct two Community Based Events every 

month.  

Various rounds of the National Family Health Survey (NFHS) conducted 

by Ministry of Health and Family Welfare since 1992-93 have shown 

improvement in malnutrition indicators in children across India. Details of these 

indicators for children since NFHS-1 to NFHS-5 are given below:  

 NFHS Survey Stunting % Underweight % Wasting % 
NFHS-1 (1992-93)* 52 53.4 17.5 
NFHS-2 (1998-99)** 45.5 47 15.5 
NFHS-3 (2005-6)*** 48.0 42.5 19.8 
NFHS-4 (2015-
16)*** 

38.4 35.8 21.0 

NFHS-5 (2019-
21)*** 

35.5 32.1 19.3 

* Under 4 years 
** Under 3 years 
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*** Under 5 years 
The above table gives a representative picture of malnutrition indicators 

among all children of 0-3 years, 0-4 years and 0-5 years age at the relevant time.  

The projected population of all children up to 5 years in India for the year 

2021 is 13.75 crores approximately (source: Population Projections for India and 

States 2011-2036, National Commission on Population, Ministry of Health and 

Family Welfare). However, only 7.54 crores children up to 5 years are enrolled 

in Anganwadis and registered on Poshan Tracker of the Ministry of Women and 

Child Development as per the October 2024 data. 7.31 crores of these children 

were measured on growth parameters of height and weight. 38.9% of these 

children have been found to be stunted, 17% children have been found to be 

underweight and 5.2% wasted. 

Further, the projected population of all children in India up to 6 years for the 

year 2021 is approximately 16.1 crores (source: Population Projections for India 

and States 2011-2036, National Commission on Population, Ministry of Health 

and Family Welfare). As per the October 2024 data of Poshan Tracker, 8.82 

crores children (0-6 years) are enrolled in Anganwadis out of whom 8.55 crores 

were measured on growth parameters of height and weight. 37% of these 

children (0-6 years) have been found to be stunted and 17% children (0-6 years) 

have been found to be underweight. 

The analysis of the above NFHS data and the Poshan Tracker data shows 

improvement in malnutrition indicators in children across India. 
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IT systems have been leveraged to strengthen and bring about 

transparency in nutrition delivery systems at the Anganwadi centres. The 

‘Poshan Tracker’ application was rolled out on 1st March, 2021 as an important 

IT governance tool. It facilitates monitoring and tracking of all Anganwadi 

Centres (AWCs), Anganwadi Workers (AWWs) and beneficiaries on defined 

indicators. Poshan Tracker is being leveraged for dynamic identification of 

stunting, wasting, under-weight prevalence among children.  

The mobile application has also facilitated digitization and automation of 

physical registers used by AWWs that helps in improving their quality of work. 

Poshan Tracker is available in 24 languages including Hindi and English. It has 

facilitated near real time data collection for Anganwadi Services such as, daily 

attendance, Early Childhood Care and Education (ECCE), Provision of Hot 

Cooked Meal /Take Home Ration, Growth Measurement etc. 

State wise details of malnutrition indicators for children age (0 - 5 years) 

are given in the enclosed Statement -I.  

State wise details of funds released to States under Mission Poshan 2.0 

during the last three years are given in the enclosed Statement– II. 

 

STATEMENT-I 

State wise details of malnutrition indicators for children age (0 - 5 years) 
from Poshan Tracker for the month of October 2024 are as follows*: 

State Stunted % Underweight % 

Andhra Pradesh 22.6 10.8 

Arunachal Pradesh 32.8 9.6 

Assam 42.4 16.4 
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Bihar 43.8 22.9 

Chhattisgarh 21.5 13.1 

Goa 4.1 1.7 

Gujarat 40.8 21 

Haryana 28.2 8.7 

Himachal Pradesh 18.4 6.3 

Jharkhand 43.8 19.3 

Karnataka 39.7 17.1 

Kerala 34.4 9.5 

Madhya Pradesh 46.5 26.5 

Maharashtra 47.7 16.5 

Manipur 7.7 2.6 

Meghalaya 18.2 4.5 

Mizoram 26.7 5.9 

Nagaland 28 6.6 

Odisha 29.1 12.8 

Punjab 18.4 5.9 

Rajasthan 36.6 17.7 

Sikkim 9.2 1.7 

Tamil Nadu 13.4 7.1 

Telangana 32.6 16.2 

Tripura 40.5 16.6 

Uttar Pradesh 48 19.4 

Uttarakhand 21 5.4 

West Bengal 38 13 

Andaman and Nicobar Islands 8.7 3.9 

Dadra and Nagar Haveli - Daman and Diu 35.9 16.1 

Delhi 41.9 20.6 

JandK 12.1 3 

Ladakh 11 2 
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Lakshadweep 46.5 25.1 

Puducherry 40.2 13 

UT-Chandigarh 26.3 11.9 

  

STATEMENT-II 

State/UT wise details of funds released under Mission Poshan 2.0 during 
the last three years:  
S. 

No. 

STATES/UTs Amount released in ₹crores 

1 Andaman and Nicobar Islands 35.71 

2 Andhra Pradesh 2278.07 

3 Arunachal Pradesh 470.67 

4 Assam 5204.84 

5 Bihar 5173.81 

6 Chandigarh 68.22 

7 Chhattisgarh 1855.15 

8 Dadra and Nagar Haveli and Daman and Diu 27.10 

9 Delhi 477.69 

10 Goa 39.49 

11 Gujarat 2879.30 

12 Haryana 594.07 

13 Himachal Pradesh 819.31 

14 Jammu and Kashmir 1415.63 

15 Jharkhand 1448.19 

16 Karnataka 2682.54 

17 Kerala 1139.85 

18 Ladakh 53.10 

19 Lakshadweep 5.43 

20 Madhya Pradesh 3220.15 

21 Maharashtra 5059.08 
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22 Manipur 566.15 

23 Meghalaya 635.41 

24 Mizoram 202.39 

25 Nagaland 622.01 

26 Odisha 2958.71 

27 Puducherry 7.37 

28 Punjab 766.70 

29 Rajasthan 2748.63 

30 Sikkim 79.54 

31 TamilNadu 2302.98 

32 Telangana 1540.88 

33 Tripura 581.47 

34 Uttar Pradesh 7798.11 

35 Uttarakhand 1067.74 

36 West Bengal 3133.50 

  

 

REGISTERED PRACTITIONERS FOR AYUSH 

3048.  DR. M. K. VISHNU PRASAD: 

           SHRI K. GOPINATH: 

Will the Minister of AYUSH be pleased to state:  

(a) the total number of registered practitioners for Ayurveda, Yoga, Naturopathy, 

Unani, Siddha and Homeopathy in the country, State/UT-wise and Stream-wise, 

especially in Tamil Nadu; 

(b) the total number of educational institutions proposed for the study of Ayurveda, 

Yoga, Naturopathy, Unani, Siddha and Homeopathy, State/UT-wise especially in 

Cuddalore district of Tamil Nadu; 
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(c) the total number of clinics/wellness centres run by these professionals across 

the country, State/UT-wise and district-wise especially in Tamil Nadu; 

(d) whether the Government has considered offering any 

schemes/projects/initiatives incentivising individuals to take up the study/practice of 

Ayurveda, Yoga, Naturopathy, Unani, Siddha and Homeopathy; and 

(e) if so, the details thereof along with the total funding allocated and utilised for the 

same, State/UT-wise during the last five years, especially in Tamil Nadu? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a)and (b):The total number of Ayush Registered Practitioners (Doctors) in the 

country, State/UT-wise including Tamilnadu as on 01.01.2023, as reported by 

State/UT Boards/Councils is furnished at enclosed Statement -I. Also, the total 

number of Ayush Colleges in the country, State/UT-wise including Tamilnadu as 

on 01.04.2023 is furnished at enclosed Statement - II. 

(c): The total number of Ayush dispensaries in the country, State/UT-

wiseincluding Tamilnadu and district-wise total number of Ayush dispensaries in 

Tamilnaduas on 01.04.2023, as reported by State/UT Governments is furnished 

at enclosed Statement –III and IV respectively. 

(d) and (e): Central Council for Research in Ayurvedic Sciences (CCRAS), an 

autonomous body under the Ministry of Ayush has taken the following steps for 

incentivizing individuals to take up the research study of Ayurveda:  
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 Studentship Program for Ayurveda Research Ken (SPARK):This 

program has been launched on 02.09.2022 for undergraduate students 

interested in research. State-wise details of the funds utilized is given in the 

enclosed Statement- V. 

 Scheme for Training in Ayurveda Research for PG Scholars (PG-

STAR): CCRAS has initiated Scheme for Training in Ayurveda Research for 

PG Scholars (PG-STAR) from June 2023. The Amount of Scholarship is up 

to Rs 1,00,000/- per scholar and 100 Scholarships are granted per year.The 

details of funds allocated for PG STAR session 1 including Tamil nadu are at 

enclosed Statement -VI. 

 Ministry of Ayush/ CCRAS has also initiated Ph.D. and Post-Doctoral 

Fellowship (PDF) programs for students to encourage scientific research. 

The selected candidates under the PDF program are provided the fellowship 

of Rs. 60,000/- per month + HRA +Rs. 3,00,000/- annual contingency for 2 

years. The details of the funds are given in the enclosed Statement -VII. 

 

STATEMENT-I 

State/ UT-wise Total Number of Ayush Registered Practitioners (Doctors) 

in the country as on 01.01.2023 

 
S.No. States/UTs Ayurveda Unani Siddha Naturo 

pathy 

Sowa- 

Rigpa 

Homoeo 

pathy 

Total  

(1) (2) (3) (4) (5) (6) (7) (8) (9) 

1 Andhra Pradesh 2212 656 0 242 0 3063 6173 
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2 Arunachal Pradesh   90 3 0 0 3 455 551 

3 Assam 1438 0 0 0 0 1939 3377 

4 Bihar 34023 5423 0 0 0 34777 74223 

5 Chhattisgarh   4679 224 0 132 0 2461 7496 

6 Delhi 4048 2167 0 0 0 5648 11863 

7 Goa   751 0 0 1 0 882 1634 

8 Gujarat   30082 368 0 78 0 30470 60998 

9 Haryana   10737 216 0 0 0 1642 12595 

10 Himachal Pradesh   6233 4 0 0 0 1439 7676 

11 Jammu and Kashmir   2284 2533 0 73 63 494 5447 

12 Jharkhand 267 81 0 0 0 832 1180 

13 Karnataka   19875 1199 11 1059 0 11230 33374 

14 Kerala   31442 210 2485 373 0 14504 49014 

15 Madhya Pradesh   21144 2158 0 112 0 22067 45481 

16 Maharashtra   89928 8009 0 0 0 80225 178162 

17 Manipur 0 0 0 0 0 0 0 

18 Meghalaya  0 0 0 0 0 552 552 

19 Mizoram 22 0 0 0 0 251 273 

20 Nagaland 0 0 0 0 0 183 183 

21 Odisha   5538 28 0 0 0 10011 15577 

22 Punjab   12451 183 0 0 0 4201 16835 

23 Rajasthan   11977 1234 0 231 0 9281 22723 

24 Sikkim 0 0 0 0 0 0 0 

25 Tamil Nadu   2306 585 7035 1671 0 7735 19332 

26 Telangana 12444 5282 0 407 0 5730 23863 

27 Tripura   0 0 0 0 0 796 796 

28 Uttar Pradesh   44199 15870 0 0 0 36550 96619 

29 Uttarakhand   3358 204 0 0 0 964 4526 

30 West Bengal   3888 5332 0 0 0 41828 51048 

31 AandN Islands 0 0 0 0 0 0 0 

32 Chandigarh  0 0 0 0 0 197 197 

33 DandN Haveli and 

Daman and Diu 

0 0 0 0 0 0 0 

34 Ladakh 0 0 0 0 0 0 0 

35 Lakshadweep 0 0 0 0 0 0 0 
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36 Puducherry 0 0 0 0 0 0 0 

   TOTAL  355416 51969 9531 4379 66 330407 751768 

Source:  State/UT Boards/Councils 
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STATEMENT-II 
State/ UT-wise Total Number of Ayush Colleges in the country as on 

01.04.2023 
S. 
No. 

State/UT Ayurveda Unani Siddha Yoga and 
Naturopathy 

Homoeopathy Sowa 
Rigpa 

Total 

(1) (2) (3) (4) (5) (6) (7) (8) (9) 
1  Andhra Pradesh  3 1 0 2 7 0 13 
2 Arunachal Pradesh 0 0 0 0 1 0 1 
3  Assam   1 0 0 0 3 0 4 
4  Bihar  10 5 0 0 15 0 30 
5  Chhattisgarh   6 1 0 1 3 0 11 
6  Delhi   3 2 0 1 2 0 8 
7  Goa   2 0 0 0 1 0 3 
8  Gujarat 45 0 0 2 45 0 92 
9  Haryana   14 0 0 1 1 0 16 
10  Himachal Pradesh   4 0 0 0 1 1 6 
11  Jammu and 

Kashmir   
2 4 0 0 0 0 6 

12  Jharkhand 1 0 0 0 6 0 7 
13  Karnataka   99 6 0 9 19 1 134 
14  Kerala   18 1 1 0 6 0 26 
15  Madhya Pradesh   33 4 0 2 25 0 64 
16  Maharashtra   120 7 0 0 65 0 192 
17  Meghalaya  2 0 0 0 1 0 3 
18  Odisha   6 0 0 0 7 0 13 
19  Punjab   18 1 0 0 4 0 23 
20  Rajasthan   18 3 0 10 12 0 43 
21 Sikkim 0 0 0 0 0 1 1 
22 Tamil Nadu 8 1 16 15 14 0 54 
23 Telangana 2 3 0 1 5 0 11 
24 Uttar Pradesh   100 17 0 4 12 1 134 
25 Uttarakhand 20 1 0 1 2 0 24 
26 West Bengal 4 1 0 0 12 1 18 
27  Chandigarh  1 0 0 0 1 0 2 
28 Puducherry 1 0 0 0 0 0 1 
29 Ladakh 0 0 0 0 0 2 2 
 TOTAL  541 58 17 49 270 7 942 

Source: AEP-I and AEP-II Sections, Ministry of Ayush, CCRYN and Yoga and 
Naturopathy Colleges 
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Note: Number of Colleges includes UG, PG (after UG courses) and Exclusive PG Ayush 
Colleges. 

STATEMENT-III 
State/ UT-wise Total Number of Ayush Dispensaries in the country as on 

01.04.2023 

S. 
No.  

 State / UT  Ayurveda    Unani    Siddha   Yoga 
 Naturo 
pathy   

 Homoeo 
pathy   

Sowa 
Rigpa 

 Total   

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) 
A. States/Union Territories 
1  Andhra Pradesh  373 92 0 0 25 245 0 735 
2  Arunachal Pradesh   38 1 0 0 0 133 2 174 
3  Assam   505 0 0 0 0 68 0 573 
4  Bihar  799 333 0 0 0 458 0 1590 
5  Chhattisgarh   956 26 0 0 0 112 0 1094 
6  Delhi   55 25 0 0 0 117 0 197 
7  Goa   140 0 0 0 0 67 0 207 
8  Gujarat   579 0 0 0 0 273 0 852 
9  Haryana   625 23 0 18 0 164 0 830 
10  Himachal Pradesh   1185 3 0 0 0 14 4 1206 
11  Jammu and Kashmir   311 267 0 0 0 16 0 594 
12  Jharkhand 362 147 0 0 0 272 0 781 
13  Karnataka   7432 89 1 0 22 97 0 7641 
14  Kerala   1041 16 34 0 1 1078 0 2170 
15  Madhya Pradesh   1496 64 0 0 0 213 0 1773 
16  Maharashtra   462 24 0 0 0 0 0 486 
17 Manipur 0 0 0 0 0 1 0 1 
18  Meghalaya 39 0 0 2 0 54 0 95 
19 Mizoram 1 0 0 0 0 20 0 21 
20 Nagaland 10 0 0 2 0 34 0 46 
21 Odisha 620 9 0 0 0 562 0 1191 
22  Punjab   672 34 0 1 0 225 0 932 
23  Rajasthan   3664 341 0 0 3 329 0 4337 
24  Sikkim 2 0 0 0 0 10 1 13 
25  Tamil Nadu   101 65 790 174 0 108 0 1238 
26  Tripura  35 0 0 0 0 66 0 101 
27  Uttar Pradesh   2112 73 0 0 0 1576 0 3761 
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Source: State / UT Governments and Concerned agencies. 

28  Uttarakhand   412 2 0 0 0 148 0 562 
29  West Bengal   545 6 0 12 0 2105 0 2668 
30 AandN Islands 13 0 0 6 0 18 0 37 
31  Chandigarh  12 2 0 0 0 16 0 30 

32 
DandN Haveli and 
Daman and Diu  10 0 0 0 0 10 0 20 

33 Ladakh 3 8 0 0 0 2 35 48 
34 Lakshadweep 9 0 0 0 0 9 0 18 
35 Puducherry 30 0 28 4 0 18 0 80 
36 Telangana 423 184 0 0 28 199 0 834 
   TOTAL (A) 25072 1834 853 219 79 8837 42 36936 
B.CGHS and Central 
Government 
Organizations 

354 40 65 94 15 289 11 868 

TOTAL (A+B) 25426 1874 918 313 94 9126 53 37804 
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STATEMENT- IV 

District-wise Total Number of Ayush Dispensaries in Tamilnadu as on 01.04.2023 
S. 

No. 
Name of the 

District 
Ayurveda Unani Siddha 

Yoga 
Naturopathy 

Homoeopathy 
Sowa-Rigpa 

Total 

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) 
1 Coimbatore 8 2 23 7 - 4 - 44 
2 Tiruppur 3 - 15 4 - 1 - 23 
3 Cuddalore 3 2 24 5 - 5 - 39 
4 Dharmapuri 1 1 22 6 - 3 - 33 
5 Krishnagiri 1 - 20 4 - 3 - 28 
6 Dindigul 4 5 26 6 - 3 - 44 
7 Erode 2 - 38 4 - 3 - 47 
8 Kancheepuram 3 3 31 6 - 4 - 47 
9 Thiruvallur 4 2 22 5 - 4 - 37 

10 Kanniyakumari 9 2 29 5 - 5 - 50 
11 Madurai 2 1 27 8 - 2 - 40 
12 Theni 3 - 20 5 - 3 - 31 
13 Nagapattinam 4 5 24 5 - 2 - 40 
14 Tiruvarur 3 4 18 5 - 3 - 33 
15 Pudukottai 6 - 19 5 - 3 - 33 
16 Ramnad 2 7 24 5 - 2 - 40 
17 Salem 4 1 41 6 - 6 - 58 
18 Namakkal 2 1 28 4 - 3 - 38 
19 Sivagangai 2 1 25 6 - 3 - 37 
20 Thanjavur 4 2 22 6 - 3 - 37 
21 The Nilgiris 2 1 16 4 - 3 - 26 
22 Tirunelveli 7 2 40 7 - 4 - 60 
23 Thiruvannamalai 3 1 34 6 - 4 - 48 

24 Thoothukudi 4 2 32 7 - 5 - 50 
25 Trichy 5 4 26 6 - 4 - 45 
26 Karur 1 3 14 3 - 3 - 24 
27 Perambalur 1 1 9 3 - 1 - 15 
28 Ariyalur - - 13 3 - 2 - 18 
29 Vellore 4 9 28 6 - 5 - 52 
30 Villupuram 1 2 36 5 - 4 - 48 
31 Virudhu Nagar 2 1 35 6 - 3 - 47 
32 Chennai 1 - 9 11 - 5 - 26 

  Total 101 65 790 174 0 108 0 1238 
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Source: State / UT Governments and Concerned agencies. 

STATEMENT– V 

State-wise Studentship Awarded to SPARK Awardees  
S. No. State 2022-23  2023-24  

Number of 
SPARK 
Awardees 

Total Studentship 
amount (in Rs.) 
(@Rs.50,000/- per 
awardee) 

Number of 
Selected 
Students 

Funds allocated 
for SPARK 
Awardees (in 
Rs.) @ Rs. 
50,000/- per 
awardee 

1.  Andhra 
Pradesh 

1 50,000 1 50,000 

2.  Chhattisgarh 2 1,00,000 1 50,000 

3.  Gujarat 9 4,50,000 22 11,00,000 

4.  Goa - - 4 2,00,000 

5.  Haryana 3 1,50,000 4 2,00,000 

6.  Karnataka 34 17,00,000 64 32,00,000 

7.  Kerala 9 4,50,000 15 7,50,000 

8.  Madhya 
Pradesh 

5 2,50,000 6 3,00,000 

9.  Maharashtra 13 6,50,000 34 17,00,000 

10.  Meghalaya 1 50,000 1 50,000 

11.  New Delhi 2 1,00,000 5 2,50,000 

12.  Odisha 1 50,000 5 2,50,000 

13.  Puducherry 1 50,000 1 50,000 

14.  Punjab 2 1,00,000 2 1,00,000 

15.  Rajasthan 5 2,50,000 10 5,00,000 

16.  Tamil Nadu 1 50,000 3 1,50,000 

17.  Telangana 1 50,000 - - 
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S. No. State 2022-23  2023-24  

Number of 
SPARK 
Awardees 

Total Studentship 
amount (in Rs.) 
(@Rs.50,000/- per 
awardee) 

Number of 
Selected 
Students 

Funds allocated 
for SPARK 
Awardees (in 
Rs.) @ Rs. 
50,000/- per 
awardee 

18.  Uttar Pradesh 3 1,50,000 13 6,50,000 

19.  Uttarakhand 1 50,000 6 3,00,000 

20.  West Bengal 1 50,000 1 50,000 

 Total 95 Rs.47,50,000.00 
Rupees Forty-
Seven Lakh Fifty 
Thousand Only) 

198 Rs.99,00,000 
(Rupees Ninety 
Nine Lakh Only) 

 

 

STATEMENT-VI 

State-wise details of PG STAR scholarship 
Sl No State 

 
No of 
Proposals 

Funds allocated for 
PG STAR session 1 (in Rs.) 

1 Andhra Pradesh 1 1,00,000/- 
2 Chhattisgarh 1 92,150/- 
3 Gujarat 9 6,30,050/- 
4 Haryana 3 1,81,000/- 
5 Himachal Pradesh 1 1,00,000/- 
6 Karnataka  31 25,85,031/- 
7 Kerala  18 15,97,260/- 
8 Madhya Pradesh 1 70,000/- 
9 Maharashtra 15 13,47,538/- 
10 New Delhi 6 4,51,200/- 



 
 
13.12.2024  366
   
 

 

11 Punjab  2 2,00,000/- 
12 Rajasthan  6 5,02,045/- 
13 Telangana 2 1,06,420/- 
14 Uttar Pradesh 3 2,95,100/- 
15 Uttarakhand 1 76,000/- 
 Total 100 83,33,794/- 

 

STATEMENT-VII 

State- wise details of Post-Doctoral Fellowship (PDF) 
Year of award of Fellowship 
(Batch wise) 

Name of the State Number of Fellowship 
awarded in each State 

PDF 2022 June Batch Karnataka 01 
Mizoram 01 
Tamil Nadu 01 

PDF 2022 December Batch Delhi 01 
Goa 01 
Karnataka 01 
Madhya Pradesh 01 
Uttar Pradesh 02 
West Bengal 01 

PDF 2023 June Batch Delhi 02 
Maharashtra  01 
Madhya Pradesh 01 
Odisha 01 
Rajasthan 01 
West Bengal 01 

PDF 2023 December Batch Himachal Pradesh 01 
Kerala 01 
Rajasthan 01 

PDF 2024 June Batch Assam 01 
Delhi  01 
Jammu and Kashmir 02 
Karnataka 02 
Kerala 02 
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Madhya Pradesh 01 
Odisha 01 

05 Batches 15 States 30 
  
 

SALE OF ADULTERATED FOOD IN AMRITSAR 

3049. SHRI GURJEET SINGH AUJLA: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the measures taken/proposed to be taken by the Government to address 

widespread sale of adulterated sweets and food products in Amritsar, a 

significant border region with a large population and a steady influx of tourists 

and pilgrims; 

(b) whether there are any specific guidelines to regularly inspect and monitor the 

quality of food sold in markets, especially during festive seasons when 

adulteration is at its peak and if so, the details thereof; 

(c) whether the Government has allocated resources for dedicated food testing 

laboratories to ensure rapid and efficient testing of food samples in the country 

and if so, the details thereof; 

(d) whether the Government has plans to introduce public awareness campaigns 

to educate citizens about the dangers of consuming adulterated food and the 

way to identify such products and if so, the details thereof; and 

(e) whether the Government is likely to consider launching a special scheme in 

border areas like Amritsar to combat food adulteration and the reputation of the 

city as a tourist and pilgrimage hub and if so, the details thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (e): Food Safety and Standards Authority of India (FSSAI) is fully 

committed to ensure the availability of safe food products to the consumers 

across the country. Towards this, FSSAI through State/UTs and its Regional 

Offices conducts regular surveillance, monitoring, inspection and random 

sampling of various food products to check compliance with the quality and 

safety parameters and other requirements as laid down under Food Safety and 

Standards (FSS) Act, 2006, and regulations made thereunder. In cases where 

food samples are found to be non- conforming, penal action is taken against the 

defaulting Food Business Operators as per the provisions of the Food Safety 

and Standards Act, Rules and Regulations. 

Also, FSSAI carries out special festive drives before the commencement 

of and around, the festive seasons. Under these special drives, random 

sampling of adulteration prone food products especially milk and milk products, 

such as ghee, khoya, paneer and sweets particularly during the festive season 

are carried out. The drives are carried out in the suspected hotspots of 

adulteration identified through various exercise including intelligence inputs, 
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past sampling and analysis history, complaints and reports on various channels 

including local media.   

Further, for regular inspection and monitoring the quality of food, FSSAI 

has also provided financial and technical support to the States/UTs for 

strengthening the food testing ecosystem which includes procurement of High 

End and Basic Equipment, setting up of Microbiology laboratory and managing 

contingencies, Mobile Food Testing Laboratories, Manpower, National 

Accreditation Board for Testing and Calibration Laboratories (NABL) 

accreditation etc. 

FSSAI has sanctioned a total grant of Rs. 23.56 Crores from 2016-2024 

to the state of Punjab for for strengthening the food testing ecosystem. FSSAI 

has also sanctioned 23 Mobile Food Testing Laboratories for the State of 

Punjab. These Mobile labs are equipped with basic infrastructure for quick 

qualitative testing for detection of adulteration in various food commodities. 

Mobile labs are also used as a platform for conducting training and awareness 

programmes across the State.Mobile food labs, deployed in the state of Punjab 

conducted a total of 20276 surveillance tests, 1030 public awareness programs, 

and 156 training sessions for various stakeholders. 

FSSAI has implemented following initiatives to raise awareness about 

food safety among consumers, the food industry, and citizens:-  
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i. Website and Social Media: FSSAI’s website and Social Media pages 

provide accessible information on Standards/Regulations/Advisories 

related to Food Safety and on detecting food adulterants at home, 

offering practical tips for consumers. 

ii. Adulteration Videos: FSSAI has produced a series of videos that visually 

demonstrate methods for identifying adulteration in commonly used 

foods. These are available on the FSSAI YouTube channel and promoted 

on various other media platforms like Instagram, Twitter, Facebook time 

to time and are showcased at various public events and campaigns. 

iii. Resources like the DART Book offer simple tests for detecting food 

adulterants at home. 

iv. Food Safety Magic Box: This educational toolkit is designed for school 

students, teachers and parents, containing easy-to-use tests for 

detecting food adulteration through an interactive and engaging way for 

students to learn about food safety. 

v. Food Safety on Wheels (FSWs) or mobile food testing laboratories are 

deployed to reach remote areas and for conducting food testing and 

raising awareness. 

vi. Food Safety Guidebook for Teachers/Students: The lesson plan 

booklet provides with the detailed information of how to conduct the 

different test on food adulteration. These tests are mapped across the 

curriculum of the particular grade. 
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केÆþीय ÖवाÖÃय योजनाओ ंके लाभाथê 

3050. ®ी रिवÆþ द°ाराम वायकर: 

®ीमती कलाबेन मोहनभाई देलकर: 

®ी ²ानĵेर पाटील: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) दादरा और नगर हवेली, मÅय ÿदशे और महाराÕů सिहत देश भर, िवशेषकर मुÌबई के ÿाथिमक 

ÖवाÖÃय केÆþŌ म¤ केÆþीय ÖवाÖÃय योजनाओ ंस ेलाभािÆवत होन ेवाली गभªवती मिहलाओ ंकì कुल 

सं́ या िवगत तीन वषō के दौरान राºयवार/संघ राºय±ेýवार िकतनी है; 

(ख) उĉ योजनाओ ंके अंतगªत िवगत तीन वषō के दौरान राºयवार/संघ राºय±ेýवार और वषªवार 

कुल िकतन ेिशशुओ ंको टीके लगाए गए; 

(ग) उĉ योजनाओ ंके कायाªÆवयन के िलए सरकार Ĭारा Öथािपत िनगरानी तंý का Êयौरा ³या है; 

और 

(घ) िवगत तीन वषŎ और आगामी वषŎ के दौरान उĉ राºयŌ म¤ उĉ योजनाओ ं के अंतगªत 

पंजीकृत/पंजीकृत िकए जाने के िलए ÿÖतािवत úामीण मिहलाओ ंकì कुल सं́ या िकतनी है? 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ 

राºय मýंी (®ीमती अनुिÿया पटेल):  

(क): दादरा एवं नगर हवेली, मÅय ÿदशे, महाराÕů और मुंबई सिहत दशे भर के ÿाथिमक ÖवाÖÃय 

क¤ þŌ म¤ क¤ þीय ÖवाÖÃय योजनाओ ंस ेलाभािÆवत गभªवती मिहलाओ ंकì राºय/संघ राºय ±ेý-वार 

कुल सं́ या का Êयौरा संलµन िववरण-I म¤ िदया गया है। 
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(ख): िपछल ेतीन वषŎ के दौरान राºय/संघ राºय ±ेý-वार और वषª-वार टीकाकरण िकए गए िशशुओ ं

कì कुल सं́ या का Êयौरा संलµन िववरण-II म¤ िदया गया है।  

(ग): सरकार ±ेýीय/राºय Öतरीय समी±ा बैठकŌ, िविभÆन राºयŌ/संघ राºय ±ेýŌ के ±ेýीय दौरŌ और 

सामाÆय समी±ा िमशनŌ (सीआरएम) के माÅयम स ेराÕůीय ÖवाÖÃय िमशन (एनएचएम) के तहत 

योजनाओ ंके कायाªÆवयन कì िनगरानी करती है। 

इसके अलावा, भारत सरकार न े योजनाओ ं के ÿभावी कायाªÆवयन और सŀुढ़ीकरण के िलए 

िनÌनिलिखत कदम उठाए ह§;  

 एएनएम, आशा और सीएचओ जैस ेफìÐड Öतर के कायªकताª अंतरवैयिĉक संचार 

के माÅयम स ेजमीनी Öतर पर कायªøम को बढ़ावा दतेे ह§।  

 पý, वीिडयो कॉÆĀ¤ िसंग आिद सिहत कई चैनलŌ के माÅयम Ĭारा राºय सरकारŌ के 

साथ संचार।  

 जनसंचार माÅयमŌ सिहत सूचना, िश±ा और संचार (आईईसी) तथा Óयवहार 

पåरवतªन संचार (बीसीसी) कायªनीितयŌ के माÅयम स ेयोजनाओ ंके बार ेम¤ जानकारी 

का ÿसार।  

 िविभÆन मात ृएव ंिशश ुÖवाÖÃय िøयाकलापŌ के कायाªÆवयन कì िनगरानी के िलए 

राºयŌ और िजलŌ म¤ सहायक पयªव±ेी दौरŌ कì एक ÿणाली भी है। 

(घ): योजना के ÿावधानŌ के अनसुार úामीण मिहलाओ ंसिहत सभी गभªवती मिहलाए ंिविभÆन क¤ þीय 

ÖवाÖÃय योजनाओ ंके तहत पाý ह§। लाभािथªयŌ का Êयौरा संलµन िववरण -III म¤ िदया गया है। 

िववरण -I 

2023-24 म¤ ÿाथिमक ÖवाÖÃय क¤ þŌ म¤ क¤ þीय ÖवाÖÃय योजना, जननी िशशु सुर±ा कायªøम 
और ÿधानमýंी सुरि±त मातÂृव अिभयान (पीएमएसएमए) से लाभािÆवत गभªवती मिहलाओ ं
कì राºय/सघं राºय ±ेý-वार कुल सं́ या  
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ø.स.ं राº य/सघं राº य ±ेý जएेसएसके के अतंगªत 

लाभािÆवत गभªवती मिहलाए ं
* 

पीएमएसएमए के 
अतंगªत एएनसी 

जांच** 
अिखल भारत 21,38,919 34,43,654 

1 अंडमान और िनकोबार Ĭीप समूह 1,705 1,568 
2 आंň ÿदेश 20,002 5,45,700 
3 अŁणाचल ÿदेश 3,441 10 
4 असम 1,75,162 11,931 
5 िबहार 1,16,761 6,90,406 
6 चंडीगढ़ 5,242 0 
7 छ°ीसगढ़ 95,849 1,28,145 

8 
दादरा और नगर हवेली तथा दमन और 
दीव  

377 5471 

दादरा और नगर हवेली 103 4456 
9 िदÐली 258 364 

10 गोवा 1,990 6,476 
11 गजुरात 1,76,300 1,36,601 
12 हåरयाणा 62,665 1,58,751 
13 िहमाचल ÿदेश 1,750 31,274 
14 जÌमू और कÔमीर 19,578 17,587 
15 झारखंड 36,329 13,175 
16 कनाªटक 1,69,873 3,49,388 
17 केरल 2,289 947 
18 लĥाख 295 1,041 
19 ल±Ĭीप 309 123 

20 मÅय ÿदेश 1,95,662 20,888 
21 

 
महाराÕů 3,54,199 1,93,876 
मंुबई 16,415 0 

22 मिणपरु 5,013 3,724 
23 मेघालय 48,932 39,803 
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ø.स.ं राº य/सघं राº य ±ेý जएेसएसके के अतंगªत 
लाभािÆवत गभªवती मिहलाए ं

* 

पीएमएसएमए के 
अतंगªत एएनसी 

जांच** 
24 िमजोरम 1,620 3,396 
25 नगाल§ड 1,193 314 
26 ओिडशा 43,430 1,304 
27 पदुचुेरी 0 130 
28 पंजाब 34,889 29,220 
29 राजÖथान 56,843 2,97,130 
30 िसि³कम 1,134 738 

31 तिमलनाडु 1,40,152 72,879 
32 तेलंगाना 7,516 1,20,686 
33 िýपरुा 8,542 14,111 
34 उ°र ÿदेश 3,13,988 5,45,753 
35 उ°राखंड 14,160 744 
36 पिĲम बंगाल 21,471 0 

 
ąोत: *एचएमआईएस पोटªल, ÖवाÖÃय और पåरवार कÐयाण मंýालय और **पीएमएसएमए पोटªल, 

ÖवाÖÃय और पåरवार कÐयाण मंýालय 

जननी सुर±ा योजना (जएेसवाई) के तहत राºयŌ/सघं राº य ±ेý Ĭारा सूिचत लाभािथªयŌ कì 

सं́ या और 2023-24 म¤ ÿधानमýंी मात ृवंदना योजना (पीएमएमवीवाई) के तहत मातÂृव 

लाभ ÿदान िकए गए लाभािथªयŌ कì राºय/सघं राº य ±ेýवार सं́ या 

 

ø.स.ं राº य/संघ राºय ±ेý 
जननी सुर±ा 

योजना (जेएसवाई) 
के तहत लाभाथê* 

ÿधानमंýी मातृ वंदना योजना 
(पीएमएमवीवाई) के तहत 

मातृÂव लाभ** 
अिखल भारत 1,02,54,979 27,19,505 

1 अंडमान और िनकोबार Ĭीप समूह 226 910 
2 आंň ÿदेश 2,54,588 1,61,068 
3 अŁणाचल ÿदेश 17,847 1,857 
4 असम 3,28,013 1,97,057 
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ø.स.ं राº य/संघ राºय ±ेý 
जननी सुर±ा 

योजना (जेएसवाई) 
के तहत लाभाथê* 

ÿधानमंýी मातृ वंदना योजना 
(पीएमएमवीवाई) के तहत 

मातृÂव लाभ** 
5 िबहार 13,70,438 1,12,558 
6 चंडीगढ़ 203 3,268 
7 छ°ीसगढ़ 3,58,625 86,602 

8 
दादरा और नगर हवेली तथा दमन और 
दीव 

2,474 2,914 

9 िदÐली 3,648 48,345 
10 गोवा 372 1,691 
11 गजुरात 2,25,784 1,71,885 
12 हåरयाणा 31,587 13,864 
13 िहमाचल ÿदेश 8,987 9,400 
14 जÌमू एवं कÔमीर 63,536 13,561 
15 झारखंड 4,79,039 73,986 
16 कनाªटक 4,02,122 1,70,928 
17 केरल 49,884 84,175 
18 लĥाख 3,241 1,947 
19 ल±Ĭीप 770 638 
20 मÅय ÿदेश 10,16,205 4,25,777 
21 महाराÕů 3,70,408 97,727 
22 मिणपरु 2,330 10,423 
23 मेघालय 18,050 4,992 
24 िमजोरम 13,491 2,890 
25 नगाल§ड 11,730 3,185 
26 ओिडशा 4,21,699 0 
27 पदुचुेरी 5,290 265 
28 पंजाब 57,012 95,035 
29 राजÖथान 10,40,390 2,10,892 
30 िसि³कम 2,800 924 
31 तिमलनाडु 3,07,030 2,86,844 
32 तेलंगाना 2,85,608 0 
33 िýपरुा 16,235 8,855 
34 उ°र ÿदेश 25,68,228 3,63,626 
35 उ°राखंड 78,828 51,416 
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ø.स.ं राº य/संघ राºय ±ेý 
जननी सुर±ा 

योजना (जेएसवाई) 
के तहत लाभाथê* 

ÿधानमंýी मातृ वंदना योजना 
(पीएमएमवीवाई) के तहत 

मातृÂव लाभ** 
36 पिĲम बंगाल 4,38,261 0 

 

ąोत: *राºयŌ/संघ राºय ±ेýŌ Ĭारा ितमाही ÿगित åरपोटª म¤ बताए गए आंकड़े। 

**सावªजिनक िव°ीय ÿबंधन ÿणाली (पीएफएमएस) से ÿाĮ जानकारी के आधार पर। 

 

िववरण-Il 

9 महीन ेसे <12 महीने वाले पूणª टीकाकृत ब¸चŌ कì सं́ या 

ø.स.ं राº य/संघ राº य ±ýे िवÂ त वषª 2021-22 िवÂ त वषª 2022-23 िवÂ त वषª 2023-24 

अिखल भारत 2,25,80,917 2,44,97,846 2,45,20,183 

1 
अंडमान और िनकोबार Ĭीप 
समूह 

3,780 3,624 3,519 

2 आंň ÿदेश 8,02,779 8,29,027 8,21,722 

3 अŁणाचल ÿदेश 19,294 20,816 20,667 

4 असम 5,73,816 5,80,763 5,86,920 

5 िबहार 24,60,232 28,82,513 26,52,618 

6 चंडीगढ़ 13,290 16,051 15,781 

7 छ°ीसगढ़ 5,53,092 5,91,763 6,02,535 

8 
दादरा और नगर हवेली और 
दमन और दीव 

10,966 12,048 12,242 

9 िदÐली 2,47,914 2,69,364 3,08,042 

10 गोवा 14,761 15,827 16,909 

11 गजुरात 11,71,311 12,18,407 12,83,537 

12 हåरयाणा 4,59,665 5,12,339 5,06,860 

13 िहमाचल ÿदेश 99,002 98,144 95,407 

14 जÌमू और कÔमीर 2,15,710 2,24,740 2,16,767 
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ø.स.ं राº य/संघ राº य ±ýे िवÂ त वषª 2021-22 िवÂ त वषª 2022-23 िवÂ त वषª 2023-24 

15 झारखंड 6,84,707 7,11,562 7,45,994 

16 कनाªटक 9,63,500 10,27,231 10,63,569 

17 केरल 3,84,974 4,04,915 3,84,480 

18 लĥाख 3,902 4,252 4,082 

19 ल±Ĭीप 1,035 893 1,077 

20 मÅय ÿदेश 17,36,104 18,80,717 18,88,623 

21 महाराÕů 16,92,157 18,54,535 18,44,526 

22 मिणपरु 29,711 32,838 34,997 

23 मेघालय 68,180 71,296 70,497 

24 िमजोरम 16,571 17,313 17,644 

25 नगाल§ड 14,724 15,416 16,370 

26 ओिडशा 6,90,551 6,93,749 6,50,355 

27 पदुचुेरी 13,303 13,959 13,043 

28 पंजाब 3,68,611 4,13,899 4,03,382 

29 राजÖथान 13,32,524 14,07,186 14,07,201 

30 िसि³कम 6,929 6,659 6,867 

31 तिमलनाडु 8,76,216 9,12,502 9,03,267 

32 तेलगंाना 6,26,896 6,47,237 6,53,908 

33 िýपरुा 48,475 50,155 50,024 

34 उ°र ÿदेश 48,36,056 55,86,355 56,49,482 

35 उ°राखंड 1,69,829 1,74,677 1,74,890 

36 पिĲम बंगाल 13,70,350 12,95,074 13,92,379 

ąोत: एचएमआईएस पोटªल, ÖवाÖÃय और पåरवार कÐयाण मंýालय 
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OBJECTIVE OF GRAM NYAYALAYAS 

3051.  DR. NAMDEO KIRSAN: 

 Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether it is a fact that the Government had enacted a Law to set up Gram 

Nyayalayas (Rural Courts) in the country about 16 years ago to provide 

affordable justice at door steps and help clearing the huge pendency of cases in 

trial courts; 

(b) if so, the details thereof; 

(c) the total number of rural courts required and those that have been set up and 

are functional as on date; and 

(d) the reasons for the slow progress in setting up the rural courts and measures 

proposed to be taken by the Government to set up more rural courts in the 

country? 

 
THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE  IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 

(a) and (b): The Law Commission of India, in its 114th Report, had suggested 

establishment of Gram Nyayalayas for providing affordable and quick access to 

justice to the citizens at their doorsteps. The Gram Nyayalayas Act, 2008 came 

into effect from 02nd October, 2009, which provides for the establishment of Gram 

Nyayalayas at the grass roots level for the purposes of providing access to justice 

to the citizens at their doorsteps and to ensure that opportunities for securing 



 
 
13.12.2024  379
   
 

 

justice are not denied to any citizen by reason of social, economic or other 

disabilities.  The details of the Gram Nyayalayas Act, 2008, are available at 

https://www.indiacode.nic.in/bitstream/123456789/19258/1/gram_nyayalay_act

_2008.pdf. 

(c):      The budget estimates for 2009-10 provided for a Plan Scheme viz., 

“Assistance to State Governments for establishing and operating Gram 

Nyayalayas”. While approving the proposal of the Ministry of Law and Justice for 

introducing the Gram Nyayalayas Bill in the Parliament, the Union Cabinet decided 

that the Central Government would meet all the non-recurring expenses related to 

the setting up of Gram Nyayalayas in the country. It also decided that the Central 

Government would share the recurring expenses of the Gram Nyayalayas with the 

States for the first 3 years and thereafter the States would bear the entire recurring 

expenditure.  

As per the extant guidelines, the Central Government provides Rs. 18.00 

lakhs per Gram Nyayalaya to meet non-recurring expenditure as a one time 

measure and bears 50% of the recurring expenses of these courts, subject to a 

ceiling of Rs. 3.20 lakhs per courts per annum during the first 3 years. So far 488 

Gram Nyayalayas have been notified by 15 States, of which 313 Gram Nyayalayas 

have been made operational in 11 States.  

(d):       According to certain studies, the main reasons for slow progress in setting 

up of Gram Nyayalayas include, non-filling of the post of Nyayadhikaries in many 
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States, non-availability of public prosecutors, notaries and general shortage of first-

class judicial magistrates, limited pecuniary jurisdiction of Gram Nyayalayas, 

insufficient staff, inadequate financial backing from States, reluctance from legal 

and state authorities and lack of community awareness. Besides, the issue of 

overlapping jurisdiction with regular courts is another reason for slow take off in 

respect of Gram Nyayalayas in some States. Moreover, many States have their 

own parallel systems of village courts functioning at panchayat level. 

To set up Gram Nyayalayas in the country, it was decided in the Conference 

of Chief Justices of High Courts and Chief Ministers of the States on 7th April, 2013 

that the State Government and High Courts should take decision on setting up 

Gram Nyayalayas wherever feasible, taking into account the local issues and 

situations, as it is a voluntary scheme. The Central Government has been urging 

the States to operationalise the already notified Gram Nyayalayas on a regular 

basis. 

 
सूचीबĦ अÖपतालŌ कì िनगरानी 

 
3052. ®ी मरुारी लाल मीना: 

 
³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 
 
(क) ³ या सरकार को ÿितिķत अÖपतालŌ म¤ रोिगयŌ कì अनावÔयक एिंजयोÈलाÖटी, शÐय िचिकÂसा 

के कारण होनेवाली मौतŌ कì जानकारी है और यिद हां, तो तÂसंबंधी Êयौरा ³ या है; 

(ख) आयÕुमान भारत योजना के अंतगªत सूचीबĦ अÖपतालŌ म¤ धोखाधड़ी/अनावÔयक शÐय 

िचिकÂसा के िकतन ेमामलेसामने आए ह§; 
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(ग) ³ या सरकार Ĭारा उĉ योजना के अंतगªत सूचीबĦ अÖपतालŌ के िलए मौजूद िनगरानी तंý कì 

समी±ा िकए जानेकì संभावना है और यिद हां, तो तÂसंबंधी Êयौरा ³या है और इस संबंध म¤ कपटपूणª 

कायŎ को रोकने के िलए ³ या कारªवाईकì गई है; और 

(घ) ³ या सरकार का उĉ योजना के अंतगªत धोखाधड़ी कì गितिविधयां करने के दोषी पाए गए 

अÖपतालŌ को पैनल सेहटान ेऔर भिवÕय म¤ रोिगयŌ के िहतŌ कì ÿाथिमकता सुिनिĲत करने के िलए 

उनके िवŁĦ गंभीर धाराओ ंके अंतगªतमामल ेदजª करन ेका िवचार है और यिद हां, तो तÂसंबंधी Êयौरा 

³या है? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी 

(®ी ÿतापराव गणपतराव जाधव): 

(क) और (ख): ÿितिķत अÖपतालŌ म¤ अनावÔयक एिंजयोÈलाÖटी और सजªरी के कारण मृÂय ुकì 

घटनाओ ं कì åरपोटª  ÿाĮ होने पर उन मामलŌ म¤ उिचत दडंाÂमक कारªवाई कì जाती है। इसके 

अितåरĉ, दोषी अÖपतालŌ और डॉ³टरŌ को आयÕुमान भारत-ÿधानमंýी जन आरोµय योजना (एबी-

पीएमजेएवाई) स ेिनलंिबत कर िदया गया है। 

िदनांक 11.12.2024 तक कì िÖथित के अनसुार, एबी-पीएमजेएवाई के अंतगªत कुल 

3,42,988 धोखाधड़ी के मामलŌ कì पहचान कì गई है। इनम¤ स े2,86,771 मामले िचिकÂसा ÿबंधन 

के ह§ और 56,217 मामले सिजªकल ÿबंधन ®ेणी के ह§। 

(ग) और (घ): एबी-पीएमजेएवाई योजना के लाभािथªयŌ के िलए गणुव°ापूणª ÖवाÖÃय सेवाए ंसिुनिĲत 

करती है। यह योजना िकसी भी तरह कì धोखाधड़ी और दŁुपयोग के ÿित अ±Ì य ŀिĶकोण के 

आधार पर संचािलत होती है और इसके कायाªÆवयन के िविभÆन चरणŌ पर योजना म¤ होने वाली 

िविभÆन ÿकार कì धोखाधड़ी कì रोकथाम, पता लगाने और िनवारण के िलए िविभÆन कदम उठाए 

जाते ह§। राÕůीय ÖवाÖÃय ÿािधकरण (एनएचए) म¤ राÕůीय धोखाधड़ी िवरोधी इकाई (एनएएफयू) कì 

Öथापना कì गई है और यह धोखाधड़ी और दŁुपयोग स ेसंबंिधत मुĥŌ कì जांच करने और उनके 
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िखलाफ संयĉु कारªवाई करने के िलए राºय धोखाधड़ी िवरोधी इकाइयŌ (एसएएफयू) के साथ 

समिÆवत łप स ेकाम करती है। िनलंबन, कारण बताओ नोिटस, चेतावनी पý, अÖपतालŌ को पैनल 

स ेहटाना, ई-काडª को िनिÕøय करना, दोषपूणª अÖपतालŌ पर जुमाªना लगाना और धोखाधड़ी करने 

वाली सÖंथाओ ंके िवłĦ एफआईआर दजª करने सिहत समुिचत कारªवाई कì जाती है। 

एनएचए आईटी िसÖटम पर लेन-देन संबंधी आंकड़Ō कì िनगरानी वाÖतिवक आधार पर एक 

समिपªत डैशबोडª के माÅयम स ेकì जाती है िजस ेजोिखम मूÐयांकन पहचान और िवĴेषणाÂमक 

åरपोिट«ग (आरएडीएआर) के łप म¤ जाना जाता है। इसके अलावा, धोखाधड़ी िनयýंण के समú 

पåरŀÔ य हेत ुयोजना के तहत एक धोखाधड़ी िनयंýण ůैिकंग ÿणाली (एफएसीटीएस) िवकिसत कì 

गई है, िजसम¤ संिदµध लेनदेन पर åरपोिट«ग स ेलेकर कì गई कारªवाई पर नज़र रखना शािमल है। 

पैनलबĦ ÖवाÖÃय सेवा ÿदाताओ ं(ईएचसीपी) के िवłĦ धोखाधड़ी और दŁुपयोग कì åरपोटª  करने 

के िलए िविवध उपाय िकए गए ह§। 

 

DEVELOPMENT OF WATERWAYS IN INDIA 

3053. SHRI KRISHNA PRASAD TENNETI: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to  

state: 

(a)  the details regarding the number of sanctioned and currently functioning 

waterways including budget outlay for the same during the last five years, State-

wise including Andhra Pradesh especially Bapatla Parliamentary Constituency; 

(b) the details regarding the total volume of traffic on Waterways across the 

country during the said period, year-wise and Waterway-wise, especially those 

present in Andhra Pradesh including the said constituency; and 
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(c) whether the Government has considered increasing the number of 

Waterways in the country over the next five years, if so, the details thereof 

including budget outlay for the purpose especially those being considered in 

Andhra Pradesh including the said constituency? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS 

(SHRI SARBANANDA SONOWAL): 

(a) and (b)TheDetails of sanctioned National Waterway Projects during last five 

years in various states including Andhra Pradesh with approved outlay are given 

in the enclosed Statement-I.The details regarding the number of currently 

functioning waterways with recorded cargo movement during the period 2019-

20 till 2023-24 in million tons, year-wise and Waterway- wise, including those 

present in Andhra Pradesh are given inthe enclosed Statement -II. NW-4 

passes through Bapatla. 

 (c)  Presently, focus of the Government is on the development of National 

Waterwaysdeclared under National Waterways Act, 2016.  

STATEMENT-I 

Budget outlay approved by the Government for National Waterway Projects: 

Sl.No Name of Project Sanctioned 
Amount (INR 

Cr) 
1 Jal Marg Vikas Project (JMVP-I and II) from Varanasi-Haldia stretch 

on NW-1 (Ganga-Bhagirathi-Hooghly River System) in Uttar Pradesh, 
Bihar, Jharkhand and West Bengal 

5061.15 
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2 Design and Construction of 8 no. Hybrid Electric Catamaran(For 
deployment on NWs) 

144.00 

3 Comprehensive Development of NW-2 (River Brahmaputra from 
Bangladesh Border –Dhubri to Sadiya) in Assam 

474.00 

4 Development of Approach Road from Pandu Port Terminal to NH-27 
and Development of Ship Repair Facility on NW-2 at Pandu, 
Guwahati(Assam) 

388.00 

5 Comprehensive Development of NW-16 (River Barak from Lakhipur to 
Tuker Gram) in Assam and Indian Portion of Indo-Bangladesh Route 
in Assam 

147.79 

6 Development of 23 NW's (Phase-1) (3 existing and 13 new NW's) -
-  Development of 16 NWs (NW-3, 4, 5 and 13 new NWs)  in the 
States of Kerala, Andhra Pradesh, Odisha, Goa, West Bengal, Uttar 
Pradesh, Bihar, Maharashtra and Assam 

267.00 

  

STATEMENT-II 
National Waterways Cargo Data 2019-20 to 2023-24 (in Million Tons) 

Sl.No. National Watyerways (NW) State / UT 2019-
20 

2020-
21 

2021-
22 

2022-
23 

2023-
24 

1 NW-1 (Ganga-Bhagirathi-
Hooghly River System 
(Haldia-Allahabad)) 

U.P., Bihar, 
Jharkhand, 
W. Bengal 

9.11 9.21 10.93 13.17 12.82 

2 NW-2 (Brahmaputra River 
(Dhubri-Sadiya)) 

Assam 
0.39 0.31 0.43 0.63 0.59 

3 NW-3 (West Coast Canal) Kerala 0.55 0.73 1.70 3.23 3.29 
4 NW-4 (Krishna Godavari 

River Systems) 
A.P. 

0.08 6.83 11.23 8.42 4.30 

5 NW-5 (East Coast Canal And 
Matai River/Brahmani-
Kharsua-Dhamra 
Rivers/Mahanadi Delta 
Rivers) 

Odisha 

-  0.02 0.40 0.64 

6 NW-8 (Alappuzha-
Changanassery Canal) 

Kerala    0.03 0.04 
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7 NW-9 (Alappuzha-
Kottayam  Athirampuzha 
Canal) Kerala 

   0.02 0.02 

8 NW-14 (Baitarni River) Odisha    - 0.00 
9 NW-16 (Barak River) Assam 0.00 0.00 0.01 0.01 0.00 

10 NW-23 (BudhaBalanga) Odisha    0.03 0.02 
11 NW-31 (Dhansiri/Chathe) Assam     0.01 
12 NW-44 (Ichamati River) West Bengal 0.90 0.28 0.82 0.46 0.48 
13 NW-64 (Mahanadi River) Odisha - - 0.02 0.45 0.67 
14 NW-86 (Rupnarayan River) West Bengal - 0.00 0.00 0.09 0.10 
15 NW-94 (Sone River) Bihar 0.80 - - - 1.16 
16 NW-97 (Sunderbans 

Waterway) 
West Bengal 

3.46 3.86 6.10 5.47 5.19 

17 NW-10 (Amba River) Maharashtra 22.01 17.69 20.23 28.54 30.17 
18 NW-83 (Rajpuri Creek) Maharashtra 0.67 0.21 0.23 0.24 0.45 
19 NW-85 (Revadanda Creek-

Kundalika River System) 
Maharashtra 

1.59 1.08 0.70 0.50 0.99 

20 NW-91 (Shastri River - 
Jaigad Creek System) 

Maharashtra 
0.12 9.24 22.45 33.87 37.05 

21 NW-68 (Mandovi River) Goa 1.58 4.00 2.62 2.54 2.42 
22 NW-111 (Zuari River) Goa 1.36 4.47 1.96 0.39 1.10 
23 NW-73 (Narmada River) Gujarat 0.10 0.08 0.05 0.04 0.06 
24 NW-100 (Tapi River) Gujarat 30.92 25.63 29.32 27.62 31.46 

Grand Total 73.64 83.62 108.82 126.15 133.03 
 

ÈलािÖटक पाकª  

3054.  ®ी धम¥Æþ यादव: 

 ®ी अरिवंद गणपत सावंत: 

³या रसायन और उवªरक मýंी यह बताने कì कृपा कर¤गे िक: 
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(क)  ³या सरकार का िचिकÂसा उपकरण पाकŎ, वľ पाकŎ अथवा इल³ेůॉिनक पाकŎ कì तजª 

पर सÌपूणª दशे म¤ ÈलािÖटक पाकŎ कì Öथापना करने का िवचार ह ैऔर यिद हां, तो तÂसंबंधी Êयौरा 

³या है; 

(ख)  उ°र ÿदेश, महाराÕů और मÅय ÿदेश सिहत राºयवार कुल िकतने पाकª  Öथािपत िकए गए 

ह§; 

(ग)  ³या सरकार ÈलािÖटक पाकŎ कì Öथापना हेत ुअनदुान ÿदान करती है; 

(घ) यिद हां, तो िवगत पांच वषŎ के दौरान उपरोĉ राºयŌ सिहत ÿÂयेक राºय को उĉ ÿयोजनाथª 

ÿदान कì गई िनिध का Êयौरा ³या है; 

(ङः) ³या सरकार को िविभÆन राºयŌ से ÈलािÖटक पाकŎ कì Öथापना के ÿÖताव ÿाĮ हòए ह§; और 

(च) यिद हां, तो िवगत पांच वषŎ के दौरान उĉ राºयŌ सिहत राºयवार िकतने ÿÖताव ÿाĮ हòए 

ह§ और सरकार Ĭारा उन पर ³या कारªवाई कì गई है? 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ 

राºय मýंी (®ीमती अनुिÿया पटेल):  

(क) रसायन एवं पůेोरसायन िवभाग पůेोरसायन कì नई योजना के तहत ÈलािÖटक पाकŎ कì 

Öथापना कì योजना कायाªिÆवत करता है। इस योजना के तहत, सरकार अपेि±त मूलभूत संरचना 

और स±म सामाÆय सिुवधाओ ंके साथ आवÔयकता आधाåरत ÈलािÖटक पाकŎ कì Öथापना को 

बढ़ावा दतेी है। इसका उĥेÔय डाउन Öůीम ÈलािÖटक ÿसÖंकरण उīोग कì ±मताओ ंको समेिकत 

और समिÆवत करना है तािक इस ±ेý म¤ िनवेश, उÂपादन और िनयाªत बढ़ाने के साथ-साथ 

रोजगार पैदा करन ेम¤ मदद िमल सके। 

(ख) से (घ) िवभाग न ेदेश के िविभÆन राºयŌ म¤ 10 ÈलािÖटक पाकŎ को मंजूरी दी है। मंजूर िकए 

गए ÈलािÖटक पाकŎ का राºयवार Êयौरा संलµन िववरण  पर िदया गया है। इस योजना के तहत, 

भारत सरकार पåरयोजना लागत के 50% तक अनदुान सहायता ÿदान करती है, िजसकì 
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अिधकतम सीमा ÿित पåरयोजना 40 करोड़ Łपये है। िपछल ेपाचँ वषŎ म¤ ÈलािÖटक पाकŎ को 

जारी कì गई धनरािश का Êयौरा संलµन िववरण म¤ िदया गया है। 

(ङ) और (च) ÈलािÖटक पाकª  Öथािपत करने के उĥेÔय स,े रसायन एव ंपůेोरसायन िवभाग राºय 

सरकारŌ स ेÿारिंभक ÿÖताव मांगता है, िजसम¤ ÿÖतािवत Öथान, िव°ीय िववरण, Óयापक लागत 

अनमुान आिद पर ÿकाश डाला जाता है। योजना संचालन सिमित स ेसĦैांितक अनमुोदन के बाद, 

राºय कायाªÆवयन एज¤सी के िलए िवभाग को एक िवÖतृत पåरयोजना åरपोटª (डीपीआर) ÿÖततु 

करना आवÔयक है, िजसका मूÐयांकन िकया जाता है और ÿÖतािवत पåरयोजना कì Óयवहायªता 

के आधार पर योजना संचालन सिमित Ĭारा अंितम अनमुोदन िदया जाता है। हाल ही म¤ िकसी भी 

राºय स ेÈलािÖटक पाकª  Öथािपत करने के िलए कोई ÿÖताव ÿाĮ नहé हòआ है। 

नवंबर, 2020 म¤ िवभाग न ेदो नए ÈलािÖटक पाकª  Öथािपत करने के िलए राºय सरकारŌ स े

ÿÖताव आमंिýत िकए । िबहार, उ°र ÿदेश (02 ÿÖताव), कनाªटक और िहमाचल ÿदेश कì राºय 

सरकारŌ स ेÿÖताव ÿाĮ हòए। इनकì एक िवशेष² सिमित Ĭारा जांच कì गई, िजसके आधार पर 

øमशःजुलाई, 2022 और जनवरी, 2022 म¤ गोरखपरु, उ°र ÿदशे और गंजीमĘ, कनाªटक म¤ 

ÈलािÖटक पाकª  Öथािपत करने को मंजूरी दी गई। 

िववरण 

देश के िविभÆन राºयŌ म¤ मजूंर िकए गए ÈलािÖटक पाकŎ का राºयवार Êयौरा 

सं. ÈलािÖटक 
पाकª  

अनुमोदन वषª कुल 
पåरयोजना 
लागत 
(करोड़ Ł.) 

Öवीकृत 
अनुदान 
सहायता 
(करोड़ Ł.) 

जारी कì 
गई रािश 
(करोड़ Ł.) 

2019-20 
स ेजारी 
रािश 

(करोड़ Ł.) 

1. तामोट, 
मÅय ÿदेश 

2013 108.00 40.00 36.00 3.10 
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NATIONAL URBAN HEALTH MISSION 

3055.  SHRI A. MANI: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:  

(a): the criteria for selecting cities/towns for the implementation of NUHM 

(b): the key initiatives undertaken under NUHM to provide accessible and 

affordable healthcare to the urban poor; 

(c): the role of Urban Health and Nutrition Days (UHNDs) and Mahila Arogya 

Samitis (MASs) in promoting health awareness and service delivery under 

NUHM; 

2. जगतिसंहपरु, 
ओिडशा 

2013 106.78 40.00 36.00 6.12 

3. ितनसिुकया, 
असम 

2014 93.65 40.00 35.73 13.73 

4. िबलौआ, 
मÅय ÿदेश 

2018 68.72 34.36 30.92 28.92 

5. देवघर, 
झारखंड 

2018 67.33 33.67 30.30 28.30 

6. ितŁवÐलूर,  
तिमलनाडु 

2019 216.92 40.00 22.00 14.00 

7. िसतारगंज, 
उ°राखंड 

2020 67.73 33.93 18.65 18.65 

8. रायपरु, 
छ°ीसगढ 

2021 42.09 21.04 4.21 4.21 

9. गंजीमĘ, 
कनाªटक 

2022 62.77 31.38 6.28 6.28 

10. गोरखपरु, 
उ°र ÿदेश 

2022 69.58 34.79 19.13 19.13 
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(d): whether the Government has conducted any recent assessment of the 

impact of NUHM on urban health indicators, if so, the findings of such an 

assessment and the corrective actions proposed thereon; 

(e): the progress made in achieving the goals of NUHM, particularly in urban 

slum areas; 

(f): the steps taken/proposed to be taken by the Government to strengthen 

healthcare services; and  

(g): the steps being taken to improve the availability of healthcare 

professionals/infrastructure in underserved poor urban areas under the said 

mission? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a): National Urban Health Mission (NUHM) was launched as a sub mission 

under National Health Mission (NHM) in year 2013, to address the health 

concerns of the urban poor population. The classification of cities and towns 

under NUHM is aligned with the classification of cities done by the Ministry of 

Housing and Urban Affairs (MoHUA) and population norms are based on 

Census of India (2011) to the extent possible. Under NUHM,cities/towns with a 

population of above fifty thousand and all the district and state headquarters 

(irrespective of the population size) are covered. Currently, 1243 cities/towns 

covered under NUHM in 35 States/Union Territories (except Lakshadweep).  
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(b): Some of the key initiatives under NHM including NUHM are:  

1. Ayushman Bharat: Government of India supports the States/UTs 

for transformation of Sub Health Centres and Primary Health Centres into 

Ayushman Arogya  Mandirs (AAM) across the country to deliver twelve 

packages of Comprehensive Primary Health Care (CPHC) that include 

preventive, promotive, curative, palliative and rehabilitative services which 

are universal, free and close to the community.  

2. Government has laid down Indian Public Health Standards (IPHS). 

These standards include norms for services, infrastructure, human 

resource, diagnostics, equipment, medicines etc. They are used as the 

reference point for public health care infrastructure planning and up-

gradation in the States and UTs. 

3. To improve healthcare access National Ambulance services, 

Mobile Medical Units and Telemedicine have also been implemented.  

4. Implementation of Free Drugs and Free Diagnostics Service, 

Pradhan Mantri National Dialysis Programme and implementation of 

National Quality Assurance Framework have also been undertaken.  

5. Programmatic provisions including a host of free services like 

Janani Shishu Suraksha Karyakram (JSSK), Surakshit Matritva 

Aashwasan (SUMAN), child health, adolescent health, family planning, 

universal immunisation programme, and for major diseases such as 

Tuberculosis, HIV/ AIDS, vector borne diseases like Malaria, Dengue and 
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Kala Azar, Leprosy, Non-communicable diseases etc. have also been 

implemented. 

6. Besides NHM, XV-Finance Commission   and   Pradhan Mantri 

Ayushman Bharat Health Infrastructure Mission (PM-ABHIM) has 

recommended grants over the period of five years (2021-2026) respectively 

to strengthen the healthcare system and support for infrastructure 

development in States. 

(c): Urban Health and Nutrition Days (UHND) provides platform for overcoming 

social, economic and geographic barriers faced by slum dwellers and vulnerable 

population in accessing primary health care services. UHND is the first step in 

the continuum of care approach linking primary to secondary and tertiary care 

services for the slums and vulnerable population in the urban areas.  

 The Auxiliary Nurse Midwife (ANM) supported by Accredited Social Health 

Activist (ASHA) and Mahila Arogya Samiti (MAS) organizes UHND on monthly 

basis at designated locations in slums preferably Anganwadi 

Centres/community centers/schools etc. under the catchment area of Urban 

Primary Health Center. 

Mahila Arogya Samitis (MAS) is one of the important community 

interventions to promote community participation in health activities at slum 

level. The MAS are local collective or group of 10-12 community women in an 

urban slum or slum-like setting who are drawn from a neighbourhood 

cluster/existing community. One MAS group covers 50-100 households. They 
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take collective action on issues related to Health, Nutrition, Water Sanitation and 

its social determinants at Slum / Ward level. Annual untied fund of Rs. 5,000 for 

each MAS for undertaking different activities in their slum or coverage area is 

provided. Currently, there are 81,013 MAS formed in 35 States/UTs. 

 

(d) and (e): The assessment of the impact of NUHM on urban health indicators 

has been done through various surveys/reviews  such as National Family Health 

Survey(NFHS), National Sample Survey(NSSO), Common Review 

Mission(CRM)and regular review meetings. 

The National Family Health Survey (NFHS-5) has shown improvement 

over NFHS-4 for urban areas in some of the key indicators like 

Infantmortalityrate (IMR), Under-fivemortalityrate (U5MR), Immunization 

coverage, and Institutional deliveries. A comparative statement is enclosed as 

Table 1 .  

Common Review Mission(CRM) is a monitoring and evaluation 

mechanism under the National Health Mission (NHM) which is held 

annually. The CRM provides insights into the progress of NHM including NUHM 

against its objectives, and analyzes its performance from a health system 

perspective. The CRM also provides a channel for feedback from the community 

on healthcare services.It helps the Center and States to take stock of the current 

situation and adopt appropriate policy or strategy changes. 

Progress under NUHM 
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Utilization  of  services in Public Health Facilities: The establishment of 

dedicated public health infrastructure  with various other health initiatives by 

GOI, such as free drugs  and diagnostics initiative, implementation of health 

programmes, expansion of the range of services, augmentation of human 

resources, etc., in urban areas, have led to gradual improvement in the utilization 

of public health services for inpatient and  outpatient. Table 2 of the enclosed 

Statement provides data as per NSS surveys. 

Progress under Infrastructure  

 1286 cities/ towns covered under NUHM (as on 30th June 2024) 

 5283 UPHCs and 245 UCHCs are operational (as on 30th June 2024) 

 1200 Polyclinics are functional  

 5138 UPHC-AAM are operationalised as per AAM portal (as on 10th 

December 2024)  

 6027 U-AAM (UPHC below level facility) are operationalised as per 

AAM portal (as on 10th December 2024) 

Progress Under HR 

In the FY 2024-25, nearly fifty three thousand health workforce are in 

place under NUHM. 

 6065 Medical Officers  

 350 Specialists in-position  

 10,043 Staff Nurse in-position 

 21,691 ANMs in-position  

 4268 Pharmacist in-position  

 4129 Lab Technician in-position 
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 530 Public Health Managers in-position 

 1543 Programme Management Staff in-position at 

State/District/City level 

 4816 Allied and Health Care Workers (others) (as on 30th June 

2024) 

 

Progress Under Community Processes (as on 30th June 2024) 

 87,875 ASHAs are in-position. (One ASHA covers 200 to 500 

households)  

 98,101 Mahila Arogaya Samiti (MAS) are formed (One MAS covers 

50- 100 households) 

 

Service Delivery 

From FY 2020-21 to FY 2024-25, 7.69 Crore people screened for 

Hypertension, 5.9 Crore for Diabetes, 2.96 Crore for Oral Cancer, 1.42 Crore for 

Breast Cancer and 0.87 Crore for Cervical cancer at UPHC-AAMs and U-AAMs 

till September 2024. 

 

Quality Assurance 

638 UPHCs have been quality certified at the National level and 92 

UPHCs at the State level. In FY 2023-24, 2096 UPHCs and 55 UCHCs have 

qualified for incentives based on external assessment under Kayakalp.(as on 

30.09.2024) 
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(f) and (g): Under National Health Mission, including NUHM, States and Union 

Territories have the flexibility to propose initiatives including infrastructure, 

human resource, diagnostics, equipments, medicines in their Programme 

Implementation Plans (PIP) etc. States also have the flexibility to propose 

following types of incentives and honorarium: 

 Annual increment of healthcare professionals based on the performance 

are accorded in the Programme Implementation Plans (PIPs) within the 

overall resource envelope as submitted by States. 

 team based incentives for primary healthcare team 

(MO/ANM/ASHA/MPW) 

 States are also allowed to offer negotiable salary to attract specialist 

including flexibility in strategies such as “You Quote We Pay”. 

 Multi-skilling of doctors is supported under NHM to overcome the 

shortage of specialists. Skill upgradation of existing HR is another major 

strategy under NHM for achieving improvement in health outcomes. 

STATEMENT 
 

Table 1-All India (Urban Indicators) 
Indicators NFHS-4 NFHS-5 

Infant mortality rate(IMR) 29.0 26.6 
Under-five mortality rate(U5MR) 34.0 31.5 
Sex ratio of the total population(femalesper1000 males) 956 985 
Institutional births in public facility(%) 46.2% 52.6% 
Children aged12-23months fully vaccinated 63.9% 83.3% 
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Women who are overweight or obese(BMI≥25.0kg/m2) 31.3% 33.2% 

Men who are overweight or obese(BMI≥25.0kg/m2) 26.3% 29.8% 

Blood sugar level-very high(>160mg/dl)Women 3.6% 8.0% 
Blood sugar level-very high(>160mg/dl)Men 4.4% 7.8% 
Mildly elevated blood pressure(Systolic140-159 mm of Hg 
and/orDiastolic90-99mm of Hg)Women 

7.3% 13.6% 

Mildly elevated blood pressure (Systolic140-159 mm of Hg and/or 
Diastolic 90-99 mm of Hg) Men 

11.4% 17.1% 

Moderately or severely elevated blood pressure 

(Systolic≥160mmofHgand/orDiastolic≥100mmof Hg)(%)Women 

NA 5.2% 

Moderately or severely elevated blood pressure 

(Systolic≥160mmofHgand/orDiastolic≥100mmof Hg)(%)Men 

NA 5.9% 

Source: NFHS 4 (2015-16), NFHS 5 (2019-20) 
 

Table 2: Utilization of services in Public Health Facilities 

Utilizationofpublichealthfa
cilities(urbanareas) 

NSS Data-71st

 round(2014) 
NSSData-
75thround(2017) 

Outpatient 20% 26% 

Inpatient 32% 35% 

Childbirth 42% 48% 

Receiptof freemedicalservicesforin-patienttreatments 

Medicines 33.6% 39.1% 

X-Ray/ECG/EEG/Scan 50.6% 45% 

Otherdiagnostictests 51.4% 52.2% 
Source: NSS 71 round values are computed from Unit records and NSS 75 th 

are from Health in India Report for NSS HealthRound2017-18 

 
IRON DEFICIENCY ANAEMIA 
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3056.  SHRI SUBBARAYAN K.: 

SHRI SELVARAJ V.: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the total number and percentage of people affected by iron deficiency 

anaemia in the country; 

(b) whether there is an increase in the number of anaemic population in the 

country and if so, the details thereof; 

(c) the efforts being made by the Government to address the challenge of 

increasing anaemic population; and 

(d) whether the Government monitors the implementation of these projects and 

if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a) and (b) The prevalence of anaemia across age groups as per the National 

Family Health Surveys 4 and 5 is as under.  

Survey Children 
age 6-59 
months 
who are 
anaemic 
(%) 

All women 
age 15-19 
years who 
are 
anaemic 
(%) 

All women 
age 15-49 
years who 
are 
anaemic 
(%) 

Pregnant 
women age 
15-49 years 
who are 
anaemic (%) 

Breastfeedin
g women 
age 15-49 
who are 
anaemic (%) 

NFHS 5 67.1 59.1 57.0 52.2 60.6 
NFHS 4 58.6 54.1 53.1 50.4 58.0 
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(c) The Government of India implements Anaemia Mukt Bharat (AMB) 

programme in 6X6X6 strategy to reduce the prevalence of anaemia in a life cycle 

approach among six beneficiary groups - Children 6-59 months, Children 5-9 

years, Adolescents (10-19 years), Women of reproductive age (15-49 years), 

pregnant women and lactating mothers in lifecycle approach through six 

interventions - Prophylactic Iron and Folic Acid supplementation (IFA Red is 

provided weekly to Women of Reproductive age group and IFA Red tablets 

(daily for 180 days) are provided to pregnant women and lactating mothers), 

Deworming, Intensified year-round behaviour change communication campaign, 

Testing of anaemia using digital invasive hemoglobinometer and point of care 

treatment, Mandatory provision of iron and folic acid fortified foods in public 

health programmes, addressing non-nutritional causes of anaemia in endemic 

pockets, with special focus on malaria, haemoglobinopathies and fluorosis, via 

robust institutional mechanism. 

(d) The Government undertakes National/Regional/ State level review meetings, 

field visits to States/UTs and Common Review Missions (CRMs) to assess the 

implementation of Anaemia Mukt Bharat. Field level workers as ANMs, CHOs 

and ASHAs promote awareness on anaemia prevention, management and 

healthy diets. Supportive supervision visits to strengthen the health interventions 

for anaemia in children, adolescents and women including pregnant and 

lactating women in States/UTs are carried out. 
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INEFFECTIVE GENERIC MEDICINES FOR DIABETES 

3057: DR. MALLU RAVI: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has received complaints against generic medicines 

issued by CGHS Doctors, particularly for diabetes, regarding their 

ineffectiveness, if so, the details thereof; 

(b) whether it is a fact that many diabetic patients are refusing to use these 

medicines due to concerns about their efficacy; and  

(c) if so, the details of such complaints along with the steps taken by the 

Government to address this issue? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a)to (c):  Medical Stores organization (MSO) through its 07 Government 

Medical Stores Depots situated at New Delhi, Karnal, Hyderabad, Guwahati, 

Kolkata, Mumbai and Chennai only procure and supply generic medicines which 

are under Rate Contract of MSO to CGHS wellness centres. No such complaints 

have been received by MSO directly from the CGHS patients.  

CGHS procures generic medicines in bulk through Medical Stores 

Organization (MSO) and also through Jan AushadhiPariyojana. Due care is 
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taken to supply good quality generic medicine to CGHS beneficiaries without 

any discrimination or prejudice as per Government guidelines after following the 

standard operating procedure for quality control by the each Government 

agency supplying these drugs.To ensure supply of the standard quality 

medicines various measures are taken by the Government, as stated below: 

(i). Selection of vendor by registration of manufacturing unit only after 

thorough physical inspection of the manufacturing facility. 

(ii). Every batch of drug received from the manufacturer is accompanied by 

“in-house” test report. 

(iii). MSO and GMSDs thereafter tests each and every batch of drug received 

from the manufacturers through 02 NABL accredited laboratories for 

quality assurance. 

(iv). Only after receipt of “Standard Quality” report from these two labs, the 

generic drugs are accepted and thereafter dispatched to the CHGS 

Wellness Centres. 

(v). Jan Aushadhi procures medicines after quality checks at laboratories. 

(vi). The safety, efficacy and quality of the medicines, whether branded or 

generic, imported or manufactured for sale, distribution in the country are 

required to comply to the same standard as specified in the Second 

Schedule of the Drugs and Cosmetics Act, 1940 and Rules.  
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(vii). The Drugs and Cosmetics Rules, 1945 have been amended making it 

mandatory that before the grant of manufacturing license, the 

manufacturing establishment is to be inspected jointly by the Drugs 

Inspectors of Central Government and State Government. Further, Drugs 

Inspector under the Act randomly draws drug samples from the supply 

chain for quality checks. Also, list of drugs of various companies, which 

are declared Not of Standard Quality/ Spurious/ Misbranded/ Adulterated 

by the Central Drugs Testing Laboratories are regularly uploaded on the 

website of Central Drugs Standard Control Organization (CDSCO) under 

the heading of Drug Alert (www.cdsco.gov.in).  

(viii). Central Government has amended the Drugs Rules 1945 vide G.S.R. 922 

(E)  dated 28.12.2023 to revise the schedule M to the said rules related to 

Good Manufacturing Practices and requirements of premises, plant and 

equipment for pharmaceutical products. Revised Schedule M has become 

effective for the drug manufacturers with turnover>250 crores from 

29.06.2024. 

(ix). In order to assess the regulatory compliance of drug manufacturing 

premises in the country, the Central Drugs Standard Control Organization 

(CDSCO) along with State Drugs Controllers (SDCs) had initiated risk-

based inspections of Drug manufacturing firms from Dec 2022. Risk-

based inspections of more than 500 premises have been conducted so 
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far. Drug manufacturing firms have been identified based on risk criteria 

like number of drugs declared as Not of Standard Quality, complaints, 

criticality of the products etc. Based on findings of inspections, more than 

400 actions like issuance of show cause notices, stop production order, 

suspension, cancellation of licenses /product licenses etc., have been 

taken by the State Licensing Authorities as per the provisions of the Drugs 

Rules 1945.  

 

CHALLENGES IN IMPLEMENTATION OF CME SCHEME 

3058: SHRI ANURAG SHARMA:  

Will the Minister of AYUSH be pleased to state:  

(a) the details of the topics and skills emphasized in the Continuing Medical 

Education (CME) Scheme which aims to provide education for AYUSH 

practitioners; 

(b) whether the scheme has helped in improving the quality of AYUSH 

healthcare services in the country; 

(c) if so, the details thereof; and 

(d) the challenges faced by the Government in implementing CME 

programmes across rural areas in the country along with the manner in which 

such challenges are addressed? 
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THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c) The Capacity Building and Continuing Medical Education (CME) 

component of Ayurgyan scheme is aimed to encourage AYUSH personnel to 

undergo need-based professional training and bridge the knowledge gaps in all 

Ayush systems viz. Ayurveda, Yoga and Naturopathy, Unani, Siddha, 

Homoeopathy and Sowa-Rigpa which covers system specific subjects related to 

Kayachikitsa, Kaumarbhritya, Samhita and Siddhant, Agad Tantra, Rachna 

Sharir, Rasashastra and Bhaishajya kalpana, Prasuti Tantra and Stree Rog, 

Shalyatantra, Dravyaguna, Panchakarma, Shalakya Tantra, Kriya Sharir, 

Swasthavritta, Rog Nidan etc. The scheme also has provision for theme-specific 

CME programme for Ayush Medical Officers/Practitioners and specialized 

training for Ayush Paramedics/Health workers /Instructors /Therapists etc. 

In addition to above, the Scheme has also the provision to provide training 

in current trends in Research and Development, modern scientific advances and 

technology such as Regenerative medicine, Next Generation Adjuvant, 

Quantum technologies and healthcare, Nanotechnology, revolutionizing drug 

development etc. for scientific understanding and promotion of Ayush systems 

for Ayush Doctors/Scientists.  
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(d)  The CME programme is being implemented through the various eligible 

organizations across the country irrespective of the geographical location.  

Therefore, no difficulty has been faced in implementation of the scheme.  

                                                             

CONNECTIVITY THROUGH RIVERINE NETWORKS 

3059. SHRI SURESH KUMAR SHETKAR: 

 SHRI EATALA RAJENDER: 

 SHRIMTI D. K. ARUNA: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to state: 

(a) whether it is a fact that the Government has transformed the country's 

shoreline during the last decade by doubling the capacity of the country's ports 

and by enhancing port efficiency, reducing turnaround times and strengthening 

last-mile connectivity through riverine networks in view of oceans being a shared 

heritage for nations and societies as well as the lifeline for international trade; 

and 

(b) if so, the details thereof and the progress achieved therein during the last ten 

years along with the amount of funds sanctioned/utilised, port-wise? 

 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS 

(SHRI SARBANANDA SONOWAL): 

(a) and (b) Yes. The cargo handling capacity of Major Ports has increased 

from 800.52Million Tonnes Per Annum (MTPA) in FY 2013-14 to 1630 MTPA in 
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FY 2023-24. The key achievements in reducing Turnaround Time, enhancing 

port efficiency, and strengthening last-mile connectivity, along with the Port wise 

cost of completed projects from 2014-15 to 2023-24 at Major Ports, are given at 

the enclosed Statement-I and II. 

STATEMENT-I 

Details of Efficiency Parameters 

Sl.No. Parameter 2013-14 2023-24 Improvement 
(%) 

(a) Cargo handled at Major Ports 
(MTPA) 

555.48 820 47 

(b) Capacity ofMajor Ports (MTPA) 800.52 1630 103 

(c) Container Turnaround Time of 
Major Ports (hrs.) 

41.76 30.12 27 

(d) Overall Turnaround Time at Major 
Ports (hrs.) 

93.59 48.06 48 

(e) Cargo handled by Coastal 
Shipping in Major Ports 

87 162 86.21 

(f) Cargo handled by Inland 
Waterways (Million Metric Ton) 

6.89 133.03 1830 

(g) Operational National Waterways 03 24 700 

(h) Multi-Modal Terminals in 
Waterways 

16 26 62 

 
STATEMENT-II 

Major Port wise Cost of Projects Completed from FY 2014-15 to 2023-24. 
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S.No Port Cost of Projects 

(Rs. in crore) 
1. Chennai Port Authority 443.12 
2. Cochin Port Authority  1416.62 
3. Deendayal Port Authority 3340.28 
4. Jawaharlal Nehru Port Authority 8432.96 
5. Kamarajar Port Limited 7821.66 
6. Mumbai Port Authority 2232.58 
7. Mormugao Port Authority 283.90 
8. New Mangalore Port Authority 1010.73 
9. Paradip Port Authority 4501.89 
10. Syama Prasad Mookerjee Port 

Authority 
1808.97 

11. V.O.Chidambaranar Port Authority 1904.05 
12. Visakhapatnam Port Authority 3870.72 

Grand Total 37067.48 
 

 
 
 

आयुव¥िदक िचिकÂसक 

3060. ®ी नारायण तातू राणे:  

³या आयुष मंýी यह बताने कì कृपा कर¤गे िक:  

(क)  दशे म¤ आयवु¥िदक िचिकÂसकŌ हेत ुिकतने पद Öवीकृत ह§;  

(ख)  दशे म¤ ÿाथिमक ÖवाÖÃय क¤ þŌ म¤ आयुव¥िदक िचिकÂसकŌ कì सं́ या का ®ेणीवार और 

राºयवार/संघ राºय±ेýवार Êयौरा ³या है; 

(ग)  सÌपूणª देश म¤ सभी ®ेिणयŌ म¤ आयवु¥िदक िचिकÂसकŌ के åरĉ पदŌ कì कुल सं́ या का 

राºयवार/संघ राºय±ेýवार Êयौरा ³या है; 
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(घ) इन åरĉ पदŌ को न भरे जाने के ³या कारण ह§ और सरकार Ĭारा इन åरĉ पदŌ को भरने के 

िलए ³या उपाय िकए गए ह§; 

(ङ) िवगत पांच वषŎ म¤ से ÿÂयेक वषª के दौरान वषªवार और राºयवार/संघ राºय±ेýवार कुल 

िकतने आयवु¥द िचिकÂसक उ°ीणª हòए ह§; 

(च) ³या सरकार का ऐसी िनयुिĉयŌ के िलए राºय सरकारŌ का मागªदशªन करने का िवचार है 

और यिद हां, तो तÂसंबंधी Êयौरा ³या है और इस सबंंध म¤ ÿÂयेक राºयवार/संघ राºय±ेýवार को 

िकतनी िव°ीय सहायता ÿदान कì गई है; और  

(छ) ³या सरकार का आयवु¥द म¤ एकìकृत पाठयøम को पनुः आरभं करने का भी कोई ÿÖताव 

है और यिद हां, तो तÂसंबंधी Êयौरा ³या है? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी 
(®ी ÿतापराव गणपतराव जाधव): 

(क) से (च): जन ÖवाÖÃय राºय का िवषय होने के कारण, सभी ®ेिणयŌ म¤ आयवु¥द िचिकÂसकŌ के 

åरĉ पदŌ को Öवीकृत करने और भरने कì ÿाथिमक िजÌमेदारी संबंिधत राºय/संघ राºय ±ेý 

सरकारŌ के कायª±ेý म¤ आती है और तदनुसार, क¤ þ सरकार Ĭारा ऐसा कोई आंकड़ा नहé रखा जाता 

है। 

क¤ þीय सरकार ÖवाÖÃय योजना (सीजीएचएस) के तहत, आयवु¥द िचिकÂसा अिधकाåरयŌ के 

121 Öवीकृत पदŌ म¤ से एक पद वतªमान पदधारक कì सेवािनविृ° के कारण åरĉ है। आयषु मंýालय 

ने åरĉ पद को भरने के िलए कारªवाई शुł कर दी है। 

इसके अलावा, भारत सरकार ने ÿाथिमक ÖवाÖÃय क¤ þŌ (पीएचसी), सामुदाियक ÖवाÖÃय 

क¤ þŌ (सीएचसी) और िजला अÖपतालŌ (डीएच) म¤ आयुष सिुवधाओ ं के सह-Öथापन कì नीित 

अपनाई है, िजससे रोिगयŌ को एक ही Öथान पर िविभÆन िचिकÂसा पĦितयŌ के िलए िवकÐप चनुने 

म¤ मदद िमलती है। आयषु िचिकÂसकŌ/पैरािचिकÂसकŌ कì संिवदाÂमक िनयिुĉ और उनके ÿिश±ण 
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को राÕůीय ÖवाÖÃय िमशन (एनएचएम) के तहत ÖवाÖÃय और पåरवार कÐयाण मंýालय Ĭारा 

सहयोग िदया जा रहा है, जबिक आयषु अवसंरचना, उपकरण/फनêचर और औषिधयŌ के िलए 

राÕůीय आयुष िमशन (एनएएम) के तहत आयषु मंýालय Ĭारा साझा िजÌमेदाåरयŌ के łप म¤ सहयोग 

ÿदान िकया जा रहा है। पीएचसी म¤ सह-Öथािपत आयषु सिुवधाओ ंकì राºय/संघ राºय ±ेý-वार 

िÖथित का Êयौरा संलµन िववरण-I म¤ िदया गया है। 

 इसके अितåरĉ, राºय बोडª/पåरषद/संघ राºय ±ेý से ÿाĮ आंकड़Ō के अनुसार, िपछल े

पांच वषŎ के दौरान पंजीकृत आयुव¥द िचिकÂसकŌ कì राºय/संघ राºय ±ेý-वार िÖथित का Êयौरा 

संलµन िववरण-II म¤ िदया गया है। 

(छ): आयवु¥द म¤ एकìकृत पाठ्यøम को पनुः आरभं करने कì कोई योजना नहé है। हालांिक, भारतीय 

िचिकÂसा पĦित राÕůीय आयोग (एनसीआईएसएम) ने पारपंåरक िचिकÂसा पĦितयŌनामतः आयुव¥द, 

िसĦ, यूनानी और सोवा-åरµपा (एएसयूएस) पर उिचत अिभिवÆयास और मॉड्यूल के अनुसार 

िवशेष²ता ÿाĮ करने के िलए एमबीबीएस, निस«ग और िफिजयोथेरपेी के िलए आयुष मॉड्यूल तैयार 

िकया है। 

 
िववरण-I 

ÿाथिमक ÖवाÖÃय क¤ þŌ म¤ सह-Öथािपत आयुष सुिवधाओ ंकì राºय/संघ राºय ±ेý-वार 
िÖथित 

 

ø.सं. राºय/सघं राºय ±ेý का नाम पीएचसी 

1 आंň ÿदशे 273 
2 अŁणाचल ÿदशे 50 
3 असम 71 
4 िबहार 0 
5 छ°ीसगढ़ 454 
6 गोवा 22 
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7 गुजरात 868 
8 हåरयाणा 106 
9 िहमाचल ÿदेश 0 

10 झारखंड 97 
11 कनाªटक 375 
21 केरल 0 
13 मÅय ÿदशे 283 
14 महाराÕů 20 
15 मिणपरु 78 
16 मेघालय 54 
17 िमजोरम 10 
18 नागाल§ड 9 
19 ओिडशा 886 
20 पंजाब 94 
21 राजÖथान 146 
22 िसि³कम 4 
23 तिमलनाडु 475 
24 तेलंगाना 352 
25 िýपरुा 84 
26 उ°राखंड 44 
27 उ°र ÿदशे 627 
28 पिĲमी बंगाल 368 
29 अंडमान और िनकोबार Ĭीप  20 
30 चंडीगढ़ 28 
31 दादरा व नागर हवेली और दमन व दीव 9 
32 राÕůीय राजधानी ±ेý िदÐली 0 
33 जÌमू-कÔमीर 372 
34 लĥाख 32 
35 ल±Ĭीप 4 
36 पडुुचेरी 39 

कुल 6354 
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ąोत: िदनांक 30.06.2024 तक एनएचएम-एमआईएस डेटाबेस के अनुसार 
 

िववरण-II 
िपछले पांच वषŎ के दौरान पंजीकृत आयुव¥द िचिकÂसकŌ कì राºय/सघं राºय±ेý-वार िÖथित 

 
ø.स.ं राºय/सघं राºय ±ेý का नाम पंजीकृत आयुव¥द िचिकÂसक 

1 आंň ÿदेश 569 
2 अŁणाचल ÿदेश 37 
3 असम 221 
4 िबहार 652 
5 छ°ीसगढ़ 1097 
6 िदÐली 337 
7 गोवा 156 
8 गजुरात 4036 
9 हåरयाणा 2073 

10 िहमाचल ÿदेश 1296 
11 जÌमू 274 
12 झारखंड 13 
13 कनाªटक 9741 
14 केरल 587 
15 मÅय ÿदशे 1508 
16 महाराÕů 13769 
17 ओिडशा 3 
18 पंजाब 1517 
19 राजÖथान 1773 
20 तिमलनाडु 446 
21 उ°र ÿदशे 3703 
22 उ°राखंड 761 
23 पिĲमी बंगाल 372 

कुल 44941 
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IMPORT OF UREA AND DAP FROM CHINA 

3061:    SHRI D. M. KATHIR ANAND: 

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether it is a fact that our country is unable to produce enough fertilizer  to 

meet its needs, if so, the details thereof 

(b) whether it is true that India is the top importer of urea and major buyer of di-

ammonium phosphate (DAP), if so, the details of the total imports made during 

the last three years, year-wise; 

(c) whether the country depends on import of large quantities of Urea and DAP 

from China, if so, the details thereof; and 

(d) the details of the measures taken by the Government to reduce the high 

dependency on Chinese imports? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS  (SHRIMATI ANUPRIYA PATEL): 

(a) The indigenous production of fertilizers is not commensurate with 

therequirement in the country and the gap is fulfilled through imports. The details 

of production, consumption and imports of fertilizers during last three years are 

given below:- 

 

UREA 

Year Production Consumption  Import 
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2021-22 250.72 341.73 91.36 

2022-23  284.94 357.26 75.80 

2023-24 314.07 357.81 70.42 

 

P&K  

Year Production Consumption  Import 

2021-22 185.23 294.70 90.92 

2022-23  200.35 279.12 112.01 

2023-24 189.26 288.42 106.53 

 

(b) and (c):  The details of the total imports (including from China) made during 

the last three years  viz., 2021-22 to 2023-24 is given in the enclosed Statement. 

(d): With regard to Urea, the Government had announced New Investment 

Policy (NIP) – 2012 on 2nd January, 2013 and its amendment on 7thOctober, 

2014 to facilitate fresh investment in the urea sector and to make India self-

sufficient in the urea sector. Total 6 new urea units have been set up under NIP-

2012 which includes 4 urea units set up through Joint Venture Companies (JVC) 

of nominated PSUs and 2 urea units set up by the private companies. The units 

set up through JVC are Ramagundam urea unit of Ramagundam Fertilizers and 

Chemicals Ltd (RFCL) in Telangana and 3 urea units namely Gorakhpur, Sindri 

and Barauni of Hindustan Urvarak and Rasayan Limited (HURL) in Uttar 

Pradesh, Jharkhand and Bihar, respectively. The units set up by private 

companies are Panagarh urea unit of Matix Fertilizers and Chemicals Ltd. 

(Matix) in West Bengal; and Gadepan-III urea unit of Chambal Fertilizers and 
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Chemicals Ltd. (CFCL) in Rajasthan. Each of these units has installed capacity 

of 12.7 Lakh Metric Tonne per annum (LMTPA). These units are highly energy 

efficient as they are based on latest technology. Therefore, these units have 

together added urea production of 76.2 LMTPA thereby total production urea 

production capacity has increased from 207.54 LMTPA during 2014-15 to 

283.74 LMTPA at present. 

In addition, the Government also notified the New Urea Policy (NUP) – 

2015 on 25th May, 2015 for the existing 25 gas-based urea units with one of the 

objectives of maximizing indigenous urea production. The NUP-2015 has led to 

additional production of urea by 20-25 LMTPA as compared to the production 

during 2014-15.  

These steps together have facilitated increase of Urea production from 

level of 225 LMT per annum during 2014-15 to a record Urea Production at 

314.07 LMT during 2023-24.  

Accordingly, the import of Urea has been reduced from 75.80 LMT in 

2022-23 to 70.42 LMT in 2023-24. 

With regard to PandK Fertilizers, the Government has implemented 

Nutrient Based Subsidy Policy w.e.f. 1.4.2010 for Phosphatic and Potassic 

(PandK) Fertilizers. Under the policy, a fixed amount of subsidy, decided on 

annual/bi-annual basis, is provided on notified PandK fertilizers depending on 

their nutrient content. The PandK sector is decontrolled and the fertilizer 

companies manufacture/import fertilizers as per the market dynamics. 
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The Government has taken following measures to promote indigenous 

fertilizer and self-sufficiency in the agriculture sector: 

i. Potash derived from Molasses (PDM) which is 100% indigenously 

manufactured fertilizer has been notified under Nutrient Based Subsidy 

(NBS) scheme. 

ii. Freight Subsidy on SSP, which is an indigenously manufactured fertilizer, 

is applicable since Kharif, 2022 to promote SSP usage for providing 

Phosphatic or ‘P’ nutrient to the soil. 

STATEMENT-I 

Country Wise Import of Urea and DAP during 2021-22 to 2023-24 
<Figures in Lakh MT) 

Country Name 
2021-22 2022-23 2023-24 

 Urea  DAP  Urea  DAP  Urea  DAP 
Algeria    1.72         -       3.07          0.35    
Australia        -       0.52       1.51      
Bahrain    2.28         -       1.77          0.94    
China  25.91   18.15   12.80   12.17      18.65   22.28  
Egypt    7.43     0.68     2.63          0.92     0.18  
Estonia    0.16         -       0.09        
Finland    1.52         -       7.69          1.41     0.33  
Georgia    2.00         -       1.98        
Indonesia    2.33         -       1.34          2.16    
Israel        -           -         0.44      
Jordan        -       2.07       1.65       1.74  
Latvia    1.06         -            
Libya    0.47         -            
Nigeria    1.69         -       1.39        
Malaysia    1.75         -       1.59          1.42    
MEXICO        -       0.61          
Morocco        -     11.60     17.47     11.13  
Oman  15.88         -     19.60        19.53    
Qatar    3.87         -       5.02          1.70    
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Russia    2.80     1.96     6.26     9.24      15.73     3.41  
Saudi-Arabia    4.92   18.59     4.61   21.22        2.36   16.29  
TUNISIA        -       0.44       0.85      
UAE    7.95         -       4.16          5.08    
Ukraine    5.89         -            
USA        -           -       0.49     1.28       0.31  
Vietnam    1.73         -       1.31          0.17    
Grand Total:  91.36   54.62   75.80   65.83      70.42   55.67  

 
 

 

ANAEMIA AMONG CHILDREN AND WOMEN 

 3062.  SHRI ANTO ANTONY: 

           SHRI IMRAN MASOOD: 

 Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

(a)  the details of the prevalence of anaemia amongst women and children 

during the last ten years, year-wise and State-wise; 

(b)  the details of the causes of anaemia in women and children; 

(c)  whether the Government is taking any initiatives to reduce the prevalence 

of anaemia, if so, the details thereof and the steps taken by the 

Government in this regard; and 

(d)  the number of beneficiaries under Poshan 2.0 Scheme along with the 

budgetary outlay and expenditure under the said scheme during the last 

three years State-wise particularly in Saharanpur, Uttar Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 

DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 
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(a) State-wise details of prevalence of anaemia among women of age 15-49 

years and among children of age 6-59 months, during the last ten years as per 

the National Family Health Survey are placed in the enclosed Statement-I and 

Statement-II respectively. 

(b) As per information provided by Ministry of Health and Family Welfare, the 

major causes of anaemia include iron deficiency, other micronutrient 

deficiencies (e.g. folate, riboflavin, vitamins A and B12), acute and chronic 

infections (e.g. malaria, cancer, tuberculosis and HIV), worm infestation, 

fluorosis, and inherited or acquired disorders that affect haemoglobin synthesis, 

red blood cell production or red blood cell survival (e.g. haemoglobinopathies). 

(c) and (d) Government of India implements Anaemia Mukt Bharat (AMB) 

programme in 6X6X6 strategy to reduce the prevalence of anaemia among six 

beneficiary groups - Children 6-59 months, Children 5-9 years, Adolescents (10-

19 years), Women of reproductive age (15-49 years), pregnant women and 

lactating mothers in lifecycle approach through six interventions - Prophylactic 

Iron and Folic Acid supplementation (IFA Syrup is provided biweekly to children 

6-59 months, IFA Pink is provided weekly to children 5-9 years, IFA Blue is 

provided weekly to adolescents (10-19 years), IFA Red is provided weekly to 

Women of Reproductive age group and IFA Red tablets (daily for 180 days) are 

provided to pregnant women and lactating mothers), Deworming, Intensified 

year-round behaviour change communication campaign, Testing of anaemia 

using digital invasive haemoglobinometer and point of care treatment, 
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Mandatory provision of iron and folic acid fortified foods in public health 

programmes, addressing non-nutritional causes of anaemia in endemic pockets, 

with special focus on malaria, haemoglobinopathies and fluorosis, via robust 

institutional mechanism. 

Further, Mission Saksham Anganwadi and Poshan 2.0 (Mission Poshan 

2.0), under Ministry of Women and Child Development is a flagship programme 

to address the challenge of malnutrition through improved nutrition content and 

delivery to beneficiaries in Anganwadis.  

Under the 15th Finance Commission, various components like Anganwadi 

services, Poshan Abhiyaan and Scheme for Adolescent girls (of 14-18 years in 

Aspirational Districts and North-East region) have been subsumed under the 

umbrella Mission Saksham Anganwadi and Poshan 2.0 (Mission Poshan 2.0).  

Under this Mission, a new strategy has been made for reduction in 

malnutrition and for improved health, wellness and immunity through activities 

like community engagement, outreach, behavioral change, and advocacy. It 

focuses on Maternal Nutrition, Infant and Young Child Feeding Norms, treatment 

of Severe Acute Malnutrition (SAM)/ Moderate Acute Malnutrition (MAM) and 

wellness through AYUSH practices to reduce prevalence of wasting, stunting, 

anaemia and being underweight. 

Under this mission, Supplementary Nutrition is provided to Children (6 

months to 6 years), Pregnant Women, Lactating Mothers and Adolescent Girls 

to beat the intergenerational cycle of malnutrition by adopting a life cycle 
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approach. Supplementary nutrition is provided in accordance with the nutrition 

norms contained in Schedule-II of the National Food Security Act. These norms 

have been revised and upgraded last year. The old norms were largely calorie-

specific; however, the revised norms are more comprehensive and balanced in 

terms of both quantity and quality of supplementary nutrition based on the 

principles of diet diversity that provides quality protein, healthy fats and 

micronutrients. 

Fortified rice is being supplied to AWCs to meet the requirement of micro-

nutrients and to control anaemia among women and children. Greater emphasis 

is being laid on the use of millets for preparation of Hot Cooked Meal at least 

once a week and Take Home ration at Anganwadi centers. 

Ministries of Women and Child Development and Health and Family 

Welfare have jointly released the protocol for Community Management of 

Malnutrition (CMAM) to prevent and treat severely acute malnutrition in children 

and for reducing associated morbidity and mortality. 

Under this Mission, one of the major activities undertaken is Community 

Mobilization and Awareness Advocacy leading to a Jan Andolan to educate the 

people on nutritional aspects. State and UTs are conducting and reporting 

regular sensitisation activities under community engagement programmes 

during Poshan Maahs and Poshan Pakhwadas celebrated in the months of 

September and March-April respectively. To give high importance to issues 

around anaemia, dedicated anaemia related themes have been undertaken by 



 
 
13.12.2024  419
   
 

 

Ministry of Women and Child Development under Poshan Abhiyaan. Community 

Based Events (CBEs) have served as a significant strategy in changing 

nutritional practices and all Anganwadi workers are required to conduct two 

Community Based Events every month. 

Number of beneficiaries under Mission Poshan 2.0 scheme are given in 

the enclosed Statement -III. 

Grants under this mission are being released to the States/UTs. State 

wise details of funds released and utilized under Mission Poshan 2.0 during the 

last three years including to the State of Uttar Pradesh are given in the enclosed 

Statement - IV. 

STATEMENT-I 
 State/UT wise prevalence of anaemia among women of age 15-49 years 
(Comparison between NFHS 3, NFHS 4 and NFHS 5) 
S.No. State/UT NFHS 3 (2005-

06)* 
NFHS 4 (2015-
16) 

NFHS 5 (2019-
21) 

1 Andaman and Nicobar 
Islands 

NA 65.7 57.5 

2 Andhra Pradesh 62.9 60 58.8 
3 Arunachal Pradesh 50.6 43.2 40.3 
4 Assam 69.5 46 65.9 
5 Bihar 67.4 60.3 63.5 
6 Chandigarh NA 75.9 60.1 
7 Chhattisgarh 57.5 47 60.8 
8 Delhi NA 54.3 49.9 
9 DNHandDD NA 72.9 62.5 

10 Goa 38.0 31.3 39 
11 Gujarat 55.3 54.9 65 
12 Haryana 56.1 62.7 60.4 
13 Himachal Pradesh 43.3 53.5 53 
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* NFHS-3 covered 29 states in India. NFHS-3 estimates of anaemia exclude Nagaland. 
 

STATEMENT-II 

 State/UT wise prevalence of anaemia among children of age 6-59 months 

(Comparison between NFHS 3, NFHS 4 and NFHS 5) 

14 JandK 52.1 48.9 55.9 
15 Jharkhand 69.5 65.2 65.3 
16 Karnataka 51.5 44.8 47.8 
17 Kerala 32.8 34.3 36.3 
18 Ladakh NA 78.4 92.8 
19 Lakshadweep NA 46 25.8 
20 Madhya Pradesh 56.0 52.5 54.7 
21 Maharashtra 48.4 48 54.2 
22 Manipur 35.7 26.4 29.4 
23 Meghalaya 47.2 56.2 53.8 
24 Mizoram 38.6 24.8 34.8 
25 Nagaland NA 27.9 28.9 
26 Odisha 61.2 51 64.3 
27 Puducherry NA 52.4 55.1 
28 Punjab 38.0 53.5 58.7 
29 Rajasthan 53.1 46.8 54.4 
30 Sikkim 60.0 34.9 42.1 
31 Tamilnadu 53.2 55 53.4 
32 Telangana 62.9 56.6 57.6 
33 Tripura 65.1 54.5 67.2 
34 Uttarakhand 49.9 45.2 42.6 
35 Uttar Pradesh 55.2 52.4 50.4 
36 West Bengal 63.2 62.5 71.4 

S.No. State/UT NFHS 3 (2005-
06)* 

NFHS 4 (2015-
16) 

NFHS 5 (2019-
21) 

1 Andaman and Nicobar 
Islands 

NA 49.0 40.0 
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2 Andhra Pradesh 70.8 58.6 63.2 
3 Arunachal Pradesh 56.9 54.2 56.6 
4 Assam 69.6 35.7 68.4 
5 Bihar 78.0 63.5 69.4 
6 Chandigarh NA 73.1 54.6 
7 Chhattisgarh 71.2 41.6 67.2 
8 Delhi 57.0 59.7 69.2 
9 DNHandDD NA 82.0 75.8 

10 Goa 38.2 48.3 53.2 
11 Gujarat 69.7 62.6 79.7 
12 Haryana 72.3 71.7 70.4 
13 Himachal Pradesh 54.7 53.7 55.4 
14 JandK 58.6 53.8 72.7 
15 Jharkhand 70.3 69.9 67.5 
16 Karnataka 70.4 60.9 65.5 
17 Kerala 44.5 35.7 39.4 
18 Ladakh NA 91.4 92.5 
19 Lakshadweep NA 53.6 43.1 
20 Madhya Pradesh 74.1 68.9 72.7 
21 Maharashtra 63.4 53.8 68.9 
22 Manipur 41.1 23.9 42.8 
23 Meghalaya 64.4 48.0 45.1 
24 Mizoram 44.2 19.3 46.4 
25 Nagaland NA 26.4 42.7 
26 Odisha 65.0 44.6 64.2 
27 Puducherry NA 44.9 64.0 
28 Punjab 66.4 56.6 71.1 
29 Rajasthan 69.7 60.3 71.5 
30 Sikkim 59.2 55.1 56.4 
31 Tamil Nadu 64.2 50.7 57.4 
32 Telangana* 70.8 60.7 70.0 
33 Tripura 62.9 48.3 64.3 
34 Uttarakhand 61.4 59.8 58.8 
35 Uttar Pradesh 73.9 63.2 66.4 
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* NFHS-3 covered 29 states in India. NFHS-3 estimates of anaemia exclude Nagaland. 

  

STATEMENT – III 

 State/UT wise number of registered beneficiaries under Mission Poshan 

2.0 as on October 2024 from Poshan Tracker is as follows*: 

S
N 

State 
Name 

Childre
n (0-6 
months) 

Childre
n (6 
months 
- 3 
Years) 

Childre
n (3 - 6 
Years) 

Pregnant 
Woman 

Lactating 
Mother 

Adolesc
ent 
Girls** 

Total 
Beneficiari
es 

1 Andama
n and 
Nicobar 
Islands 

                 
    631  

                
6,860  

                  
3,050  

                    
      681  

                     
       613  

         11,835  

2 Andhra 
Pradesh 

 1,98,720  13,50,962  11,29,119    2,23,877  2,07,140    54,320    31,64,138  

3 Arunach
al 
Pradesh 

                  
1,932  

              3
2,851  

                
47,855  

                    
   2,293  

                     
    1,719  

                 
15,932  

   1,02,582  

4 Assam                8
9,905  

        11,2
0,776  

          16,0
8,556  

                 1,
55,137  

                      
81,154  

  3,81,190    34,36,718  

5 Bihar             2,5
6,726  

        38,5
5,777  

          53,5
4,855  

                 5,
87,049  

                   3
,36,600  

  1,91,919   1,05,82,926  

6 Chhattis
garh 

            1,0
9,178  

        10,4
8,404  

          10,9
1,639  

                 1,
72,092  

                   1
,10,436  

  1,10,948   26,42,697  

7 Dadra 
and 
Nagar 
Haveli - 
Daman 
and Diu 

                  
2,047  

              1
6,762  

                
14,074  

                    
   3,286  

                     
    2,042  

                      
38,211  

8 Delhi   57,990   3,50,982   1,44,609                       
62,358  

                      
57,447  

   6,73,386  

9 Goa                   
3,590  

  33,012                  
13,335  

                    
   3,491  

                     
    3,766  

    57,194  

36 West Bengal 61.0 54.2 69.0 
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10 Gujarat   1,72,385  14,32,400 14,80,429     2,09,939    1,75,508                   
66,550  

 35,37,211  

11 Haryana    81,130   7,03,542   9,40,987    1,10,868                        
90,655  

                 
14,579  

19,41,761  

12 Himacha
l 
Pradesh 

   33,257    2,14,233  2,41,029                       
34,267  

                      
32,700  

                 
16,740  

 5,72,226  

13 JandK     34,469    3,17,039  3,89,329      38,036     39,348    22,333    8,40,554  
14 Jharkhan

d 
 83,133  12,71,564 14,93,566      1,55,922     90,619   2,64,371   33,59,175  

15 Karnatak
a 

 1,94,335  17,89,555 17,82,724    3,10,877     2,21,252   65,041   43,63,784  

16 Kerala    95,485   7,47,656  10,36,172   1,09,088     96,811    18,380    21,03,592  
17 Ladakh                  

    739  
                
7,272  

                  
8,768  

                    
      690  

                     
       821  

                      
18,290  

18 Lakshad
weep 

                 
    424  

                
2,724  

                 
    650  

                    
      376  

                     
       424  

                      
   4,598  

19 Madhya 
Pradesh 

 3,01,052  27,13,737 35,56,074    4,32,353    3,16,315    1,52,296    74,71,827  

20 Maharas
htra 

 2,49,073  25,12,253  32,64,643   2,86,249    2,53,865   1,09,307    66,75,390  

21 Manipur    8,845    99,591    1,63,087      10,763       7,886      45,477     3,35,649  
22 Meghala

ya 
                  
7,555  

 1,27,589    2,20,964                      
   7,803  

                     
    6,544  

                 
43,241  

   4,13,696  

23 Mizoram                   
3,719  

42,248                  
60,601  

                    
   5,544  

                     
    3,490  

                 
19,250  

  1,34,852  

24 Nagalan
d 

                  
1,483  

  38,436                  
64,980  

                    
   1,134  

                     
    1,224  

                 
25,529  

 1,32,786  

25 Odisha  1,86,195  14,74,142  17,93,231    2,79,760     1,94,658    2,64,220    41,92,206  
26 Puduche

rry 
                
2,717  

23,314                    
3,929  

                    
   2,955  

                     
    2,928  

                      
35,843  

27 Punjab    87,948   6,40,959   7,10,427                       
90,773  

                      
86,037  

                 
34,048  

  16,50,192  

28 Rajastha
n 

 2,06,322  18,05,807  16,95,950  3,09,196       2,34,130                   
41,786  

 42,93,191  

29 Sikkim                   
1,288  

  11,955                  
16,833  

                    
   1,298  

                     
    1,197  

                   
8,098  

                    
40,669  

30 Tamil 
Nadu 

 2,24,865  16,70,632  16,90,572    2,62,379   2,28,994                   
43,943  

41,21,385  
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31 Telanga
na 

  60,708  8,23,599   8,63,022                       
98,402  

                      
61,646  

                 
26,335  

19,33,712  

32 Tripura                   
8,617  

1,20,285  1,66,363                       
15,335  

                     
    8,489  

                 
34,786  

  3,53,875  

33 UT-
Chandig
arh 

                  
2,861  

 16,381                  
17,675  

                    
   3,182  

                     
    2,810  

                      
42,909  

34 Uttar 
Pradesh 

 9,91,253   
94,27,897 

92,26,208  15,52,687   10,35,505    2,04,097  2,24,37,647  

35 Uttarakh
and 

   46,901  3,71,143   2,35,897                       
61,387  

                      
49,761  

                 
72,836  

  8,37,925  

36 West 
Bengal 

 3,80,256  32,00,980  41,44,755     5,26,502      3,74,306    86,26,799  

  Total 41,87,734  3,94,23,3
19  

4,46,75,95
7  

61,28,029  44,18,840  23,47,552  10,11,81,431  

* Data is as of October 2024 from Poshan Tracker 

** Adolescent girls are only in Aspirational districts and North-East region 

  

STATEMENT-IV 

 The State/UT wise details of funds provided under Mission Poshan 2.0 
Scheme, year-wise, along with the utilization are as follows: 

S. 
No. 

Name of the State 

Amount in ₹ crores 
2021-22 2022-23 2023-24 

Funds 
released 

Fund 
utilised 

Funds 
released 

Fund 
utilised 

Funds 
released 

Fund 
utilised 

1 Andaman and Nicobar 
Islands 

19.71 13.36 3.85 3.88 12.15 

Utilization 
Certificate 
not yet due 

2 Andhra Pradesh 744.60 749.91 827.79 721.45 705.68 
3 Arunachal Pradesh 170.83 230.77 137.78 145.74 162.06 
4 Assam 1319.90 1432.19 1651.63 1717.00 2233.31 
5 Bihar 1574.43 1608.02 1740.09 1586.61 1859.29 
6 Chandigarh 15.32 23.09 33.10 34.33 19.79 
7 Chhattisgarh 606.73 522.72 668.96 571.80 579.46 
8 Dadra and Nagar 

Haveli and Daman and 
Diu 

9.33 9.56 5.80 5.80 11.97 
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9 Delhi 133.11 125.52 182.77 142.84 161.81 
10 Goa 10.84 12.92 14.71 16.83 13.95 
11 Gujarat 839.86 757.92 912.64 552.30 1126.80 
12 Haryana 173.03 146.99 195.25 150.24 225.78 
13 Himachal Pradesh 247.99 386.68 270.24 247.76 301.09 
14 Jammu and Kashmir 405.74 704.57 479.01 416.23 530.88 
15 Jharkhand 352.98 183.30 430.91 596.03 664.30 
16 Karnataka 1003.70 984.62 765.87 885.65 912.96 
17 Kerala 388.23 397.98 444.98 325.43 306.64 
18 Ladakh 14.70 14.67 18.79 18.79 19.62 
19 Lakshadweep 2.11 2.73 0.44 0.44 2.88 
20 Madhya Pradesh 1085.47 1055.83 1011.57 1038.67 1123.11 
21 Maharashtra 1713.39 1609.02 1646.17 1589.97 1699.52 
22 Manipur 228.92 177.28 135.95 167.74 201.28 
23 Meghalaya 173.33 177.86 192.39 200.24 269.69 
24 Mizoram 59.32 61.57 42.81 53.02 100.27 
25 Nagaland 159.80 160.21 199.30 190.47 262.91 
26 Odisha 1065.98 871.20 923.92 884.96 968.80 
27 Puducherry 2.78 6.13 0.12 6.68 4.48 
28 Punjab 383.52 177.94 75.31 247.25 307.87 
29 Rajasthan 682.65 771.64 974.02 936.17 1091.96 
30 Sikkim 25.73 24.59 20.33 24.09 33.49 
31 Tamil Nadu 655.38 681.28 766.81 741.30 880.79 
32 Telangana 482.33 479.30 550.69 503.33 507.87 
33 Tripura 186.72 171.66 150.52 186.55 244.22 
34 Uttar Pradesh 2407.55 2341.91 2721.87 2622.64 2668.69 
35 Uttarakhand 353.65 336.03 425.84 364.77 288.24 
36 West Bengal 668.35 1378.31 1227.59 1455.89 1237.56 

 

 
उवªरकŌ के िवतरण म¤ िवलंब  

3063. ®ी सतपाल āĺचारी:   

³ या रसायन और उवªरक मýंी यह बताने कì कृपा कर¤गे िक: 

(क) सरकार Ĭारा खरीफ और रबी कì फसलŌ के मौसम स ेिकतने िदन पूवª राº य/संघ 

राº य±ेýवार उवªरकŌ का संिवतरण सिुनिÔ चत िकया जाता है; 
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(ख) सोनीपत संसदीय िनवाªचन ±ेý म¤ उवªरकŌ के सिंवतरण म¤ िवलंब के ³ या कारण ह§; और  

(ग) सरकार Ĭारा भिवÕ य म¤ ऐसी घटनाओ ंकì पुनरावृि° को रोकने के िलए उठाए गए कदमŌ का 

Ê यौरा ³ या है?  

 ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ 
राºय मýंी (®ीमती अनुिÿया पटेल):  
 
(क) स े(ग):   कृिष एवं िकसान कÐयाण िवभाग (डीएएडंएफडÊÐयू) "कृिष आदानŌ के िलए ±ेýीय 

सÌमेलन" के माÅयम से ÿÂयेक फसल मौसम (अथाªत खरीफ और रबी) से पहले ÿमखु उवªरकŌ 

अथाªत यूåरया, डीएपी, एमओपी और एनपीकेएस उवªरकŌ कì आवÔयकता का आकलन करता है। 

डीएएडंएफडÊÐयू Ĭारा िकए गए आकलन के आधार पर, उवªरक िवभाग मािसक आपूितª योजना जारी 

करके राºयŌ को उवªरकŌ कì पयाªĮ माýा आबंिटत करता है और उपलÊधता कì िÖथित कì िनरतंर 

िनगरानी करता है। यह आपूितªयां Öवदशेी उÂपादन के साथ-साथ आयातŌ के माÅयम से कì जाती 

ह§। खरीफ 2024 और चालू रबी मौसम 2024-25 म¤ दशे भर म¤ यूåरया, डीएपी, एमओपी और 

एनपीकेएस कì आवÔयकता, उपलÊधता, िबøì और अंितम Öटॉक से संबंिधत Êयौरा संलµन िववरण 

म¤ िदया गया है। 

हåरयाणा राºय सरकार ने सूिचत िकया है िक सोनीपत िजले म¤ उवªरकŌ के िवतरण म¤ कोई 
िवलंब नहé हòआ है। 

िववरण 
अिखल भारत म¤ उवªरक कì िÖथित 

 
I. रबी 2024-25 (01.10.2024 से 09.12.2024) 

< माýा एलएमटी म¤ > 

ø.स.ं 
उÂपाद 
समूह 

मौसमी 
आवÔ यकता  

09.12.2024 
तक यथानुपात 
आवÔयकता 

09.12.2024 
तक 

उपलÊधता 

09.12.2024 
तक डीबीटी 

िबøì 

09.12.2024 
तक अंितम 

Öटॉक 

1 यूåरया 186.89 89.37 133.97 73.52 60.45 
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2 डीएपी 52.05 36.91 40.47 31.77 8.70 

3 एमओपी 11.95 6.24 14.22 5.77 8.45 

4 एनपीकेएस 77.10 41.09 60.74 37.03 23.71 

  
 
 
 

II. खरीफ 2024  
                                                                                                 <माýा एलएमटी म¤ > 

ø.सं. 
उÂपाद 
समूह 

मौसमी 
आवÔ यकता  

उपलÊधता  डीबीटी िबøì अंितम 
Öटॉक 

1 यूåरया 177.12 252.10 189.12 63.02 

2 डीएपी 59.87 58.08 46.12 12.23 

3 एमओपी 10.26 16.60 9.27 7.33 

 

 

PROPAGATION OF AYURVEDA 

3064.  Shri V. K. SREEKANDAN: 

Will the Minister of AYUSH be pleased to state: 

(a) whether it is a fact that the campaign of the Government to bring Ayurveda 

to every household is supported by more than 4.7 lakh dedicated volunteers in 

the country; 

(b) if so, the details thereof along with the nature of campaign these volunteers 

have been carrying out across the country; 
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(c) whether it is a fact that this initiative has grown significantly since it was 

launched at the ninth Ayurveda Day celebration recently and if so, the details 

thereof; 

(d) whether the Government is considering the use of ayurvedic medicine for 

treatment in every medical institution in the country including Government 

defence and private sector hospitals; and 

(e) if so, the details thereof and if not, the reasons therefor? 

 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c) The Government launched a campaign namely, “Desh ka Prakriti 

Parikshan Abhiyan”, on 9th Ayurveda Day (29th October, 2024). The campaign 

commenced since 26th November, 2024 till 25th December 2024, which 

envisages assessing the Prakriti of an individual citizen as per the principle of 

Ayurveda through a dedicated mobile application with the assistance of 

dedicated volunteers including Students, Teachers, Ayurveda Practitioners, and 

Ayurvedia Medical officers. The campaign aims to encourage people towards 

positive health.  

As of 10th December 2024, about 1.38 lakh volunteers have evaluated 

Prakriti for 26 Lacs Indian citizens above 18 years of age.  
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(d) and (e) Public health being a State subject, the primary responsibility to 

consider the use of Ayurvedic medicine for treatment in every medical institution, 

comes under the purview of respective State/UT Governments. However, 

Ministry of Ayush is implementing the Centrally Sponsored Scheme of National 

Ayush Mission (NAM) through States/UTs and supporting their efforts for 

promotion and overall development of Ayush system including Ayurveda. Under 

NAM, grant-in-aid is being provided to the State /UT Governments against their 

proposals received through State Annual Action Plans (SAAPs) as per the 

provisions of NAM guidelines. 

Ministry of Ayush has signed Memorandums of Understanding (MoUs) 

with Ministry of Defence to integrate Ayurveda in the health establishments 

under Directorate General Armed Forces Medical Services (DGAFMS) and 

Directorate General Defence Estates (DGDE) under Ministry of Defence (MoD). 

As per the MoUs, total 48 Ayurveda units have been started under MoD; 36 

Cantonment Board Hospitals/ Dispensaries under DGDE in various 

Cantonments and 12 Service Hospitals under the Armed Forces Medical 

Services. 

Central Government Health Scheme is providing comprehensive medical 

care including Ayurveda to the Central Government employees and pensioners 

enrolled under the scheme. At present a total of 102 Private Ayurvedic 

Healthcare Organizations are empanelled under CGHS, which includes 55 

Private Ayurvedic Healthcare Organizations for Day Care services and 47 
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Private Ayurvedic Healthcare Organizations for In-Patient Department services 

(IPD). 

STATUS OF NEW MEDICAL COLLEGES 

3065.   SHRI PRADEEP PUROHIT: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has taken any steps to establish new medical 

colleges under the Centrally Sponsored Scheme, ‘Establishment of New Medical 

Colleges attached with existing District/Referral Hospitals’ introduced in 2014 in 

the districts of Bargarh and Jharsuguda in Odisha; 

(b) if so, the current status of the proposal for these two districts, including details 

of infrastructure, funding allocation and progress in construction and 

operationalization of these colleges; 

(c) the details of the challenges faced in the implementation of the said scheme 

in Bargarh and Jharsuguda, such as land availability, financial constraints or 

coordination between Central and State Governments; and 

(d) the details of the measures proposed by the Government to expedite the 

establishment and ensuring timely functioning of these medical colleges in the 

State? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 
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(a) to (d): The Ministry of Health and Family Welfare administers a Centrally 

Sponsored Scheme (CSS) for ‘Establishment of new medical colleges attached 

with existing district/referral hospitals’ with preference to underserved areas and 

aspirational districts, where there is no existing Government or private medical 

college. The fund sharing mechanism between the Centre and State 

Governments is in the ratio of 90:10 for North Eastern and Special Category 

States, and 60:40 for others. Under the Scheme, 07 medical colleges (Balasore, 

Baripada (Mayurbhanj), Bolangir, Koraput, Puri in Phase-I, Jajpur in Phase-II 

and Kalahandi in Phase-III ) have been approved in Odisha. All the medical 

colleges are functional.  

 

AYUSHMAN BHARAT HEALTH INFRASTRUCTURE MISSION IN MYSURU 

3066.  SHRI YADUVEER WADIYAR: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:  

(a) the status of the PM-Ayushman Bharat Health Infrastructure Mission (PM-

ABHIM) in rural areas of Mysuru district including Periyapatna and Hunsur, 

district/area-wise; and 

(b) the details of the status of trauma care centres and primary health facilities 

under PM-ABHIM being implemented in these regions, region-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 
OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 
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(a) and (b) Pradhan Mantri Ayushman Bharat Health Infrastructure Mission (PM-

ABHIM) is a Centrally Sponsored Scheme (CSS) with some Central Sector 

Components (CS) which has an outlay of Rs.64,180 Crores for the scheme 

period (2021-22 to 2025-26). 

The scheme envisages a new generation of reforms to integrate and 

strengthen health service delivery and public health action. The measures under 

the scheme are aimed at strengthening health systems and institutions in order 

to provide a continuum of care at all levels, namely primary, secondary, and 

tertiary, as well as preparing health systems to respond effectively to current and 

future pandemics and disasters. 

The CSS components of PM-ABHIM is implemented by following the 

existing framework, institutions and mechanisms of the National Health Mission. 

As Public Health and Hospital are State subjects, implementation of the scheme 

lies under the purview of State Government. However, MoHFW provides 

technical and financial support to the States/UTs for effective implementation of 

the scheme. 

Under the CSS components of the scheme, following are the five activities 

where support is provisioned to the State/UTs during the scheme period (2021-

2026): 

 Construction of 17,788 Building less Sub-Centres as Ayushman Bharat- 

Health and Wellness centres, now known as Ayushman Arogya Mandir 

(AAM). 
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 Establishment of 11,024 Health and wellness Centres, now AAM in Urban 

areas with a focus on slum and slum like areas are envisioned. 

 Establishment of 3382 Block Public Health Units (BPHUs) at the block level. 

 Establishment of 730 District Integrated Public Health Labs in the country, 

wherein each district will have one such lab. 

 Establishing 602 Critical Care Hospital Blocks in all districts with population 

more than 5 lakhs. 

Under the scheme, an amount of Rs.2021.88 Crore is provisioned for the 

State of Karnataka during scheme period for establishment and strengthening 

of 736 Urban – Health and Wellness Centers (U-HWC/AAM), 30 Integrated 

Public Health Labs (IPHLs) and 30 Critical Care Hospital Blocks (CCBs). 

Administrative approvals have been accorded to the State of Karnataka, 

for four years (i.e. FY 2021-22, 2022-23, 2023-24 and 2024-25) for an amount 

of Rs 1168.71 Cr. for establishment and strengthening of 817 Urban – Health 

and Wellness Centers (U-HWC/AAM), 21 Integrated Public Health Labs 

(IPHLs) and 21 Critical Care Hospital Blocks (CCBs), as per proposal of the 

State. 

The administrative approvals accorded for FY 2021-22 to FY 2024-25 

under PM-ABHIM in Mysore district are as under: 

1.  Urban – Health and Wellness Centers (U-HWC/AAM): 23 Urban AAM     

approved in Mysore district. 



 
 
13.12.2024  434
   
 

 

2. One Integrated Public Health Lab at Mysore District Hospital @ Rs. 

1.25 Crore (2023-24). 

3. One 50 bedded CCB at Mysore Medical College and Research 

Institute (MMCRI) @23.75 Crore (2024-25). Critical Care Block (CCB) 

aims to augment the capacity of the district for assured treatment 

and management of patients with infectious diseases or critical illnesses. 

It would have the functional units such as Emergency area, Intensive 

Care Unit (ICU) / High Dependency Unit (HDU), Isolation Wards/Oxygen 

supported beds, Surgical unit/OT, MCH, Dialysis etc.  

 

INTEGRATION OF AYURVEDA WITH MODERN MEDICINE 

3067. SHRI P. P. CHAUDHARY: 

Will the Minister of AYUSH be pleased to state: 

(a) whether any specific initiatives have been taken by the Government to 

integrate Ayurveda with modern medicine including research collaborations and 

clinical validation studies and if so, the details thereof; 

(b) the details of projects launched during Ayurveda Day 2023 along with their 

objectives and financial outlay thereof; 

(c) whether any studies have been conducted to evaluate the effectiveness 

of integrated treatment approaches and if so, the details thereof;  
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(d) the steps taken/proposed to be taken by the Government to promote 

scientific validation of Ayurvedic practices and medicines through modern 

research methodologies in the country; and 

(e) whether any awareness campaigns have been initiated to educate 

citizens about validatedAyurvedic treatments and if so, the details thereof and 

the outreach achieved therein? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) The details of the initiatives taken by the Government to integrate 

Ayurveda with modern medicine including research collaborations and clinical 

validation studies are as follows: 

i. Government of India has adopted a strategy of Co-location of Ayush 

facilities at Primary Health Centres (PHCs), Community Health Centres 

(CHCs) and District Hospitals (DHs), thus enabling the choice to the 

patients for different systems of medicines under a single window. The 

engagement of Ayush doctors/ paramedics and their training is 

supported by the Ministry of Health and Family Welfare under National 

Health Mission (NHM), while the support for Ayush infrastructure, 

equipment/ furniture and medicines are provided by the Ministry of 

Ayush under National Ayush Mission (NAM), as shared responsibilities. 

ii. InAllIndiaInstituteofAyurveda(AIIA)–NewDelhi,theintegrativemedical 
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servicesareavailableunderone roof,withthefollowing units: 

a) Centrefor Integrative Ayush Therapy (Unani,Siddhaand 

Homeopathy) 

b) Integrative Cancer Care Unit 

c) Centre for Integrative Dentistry 

d) Centre for Integrative Critical Care and Emergency Medicine 

e) Centre for Integrative Orthopedics 

f) Centre for Integrative Dietetics and Nutrition   

g) Causality OPD section 

Further, Satellite Clinical Services Units by AllI  

ndiaInstituteofAyurveda(AIIA)–New Delhi are available at: - 

a) IntegrativeMedicalServicesUnitatSafdarjungHospital–NewDelhi. 

b) CentreofIntegrativeOncology(CIO)UnitAIIMS-Jhajjar. 

c) Ayurveda Wellness Centre at Lal Bahadur Shastri National 

Academy of Administration, Mussoorie, Uttarakhand. 

d) Ayurveda Wellness Centre at Arogya Van, Ekta Nagar, Kevadia 

Forest Division, Statue of Unity area Development and Tourism 

Governance Authority (SoUADTGA), Gujarat. 

iii. Ministry of Ayush through its Central Council for Research in Ayurvedic 

Sciences (CCRAS) has undertaken various research studies to 

examine the benefits and feasibility of integration of Ayurveda. Further, 

under the Extramural Research Programme, Indian Council of Medical 
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Research (ICMR) and CCRAS under Ministry of Ayush has taken an 

initiative to set up Ayush-ICMR Advanced Centre for Integrative Health 

Research (AI-ACIHR), at AIIMS to conduct research on identified areas 

focusing on integrative healthcare. Under this program four research 

areas in four AIIMS have been identified, which are as follows: 

a. AIIMS Delhi: 

 Advanced Centre for Integrative Health Research in Gastro-

intestinal Disorders 

 Advanced Centre for Integrative Health Research in Women 

and Child Health 

b. AIIMS- Jodhpur: Advanced Centre for Integrative Health Research 

in Geriatric Health  

c. AIIMS Nagpur: Advanced Centre for Integrative Health Research in 

Cancer Care  

d. AIIMS Rishikesh: Advanced Centre for Integrative Health Research 

in Geriatric Health. 

iv. Ayush medical facilities are also available in various All India Institute 

of Medical Sciences (AIIMS)such as AIIMS Bhopal, AIIMS 

Bhubaneswar, AIIMS Raipur, AIIMS Gorakhpur, AIIMS Patna and 

AIIMS Rishikesh. 

v. National Commission for Indian System of Medicine (NCISM), a 

regulatory body under Ministry of Ayush has taken the following efforts 
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to integrate knowledge of Ayurveda with modern medicine: - 

 NCISM has developed the Ayush Module – Internship Electives 

for MBBS for Ayurveda, Unani and Siddha system of medicine.  

 As per regulation 10 (7) of National Commission for Indian System 

of Medicine (Minimum Standards of Undergraduate Ayurveda 

Education) Regulations-2022, the proportion of modern advances 

in Syllabus for Ayurveda teaching content shall be up to 40 per 

cent.  

(b) Ministry of Ayush had organised Ayurveda Day, 2023 incurring an 

expenditure of Rs. 1.70 Crore. On the occasion of Ayurveda Day 2023, a Grand 

Ayurveda Start-up Challenge was launched by Ministry of Ayush with fiscal 

incentives of 1st prize of Rs 5 lakhs cash prize, 2nd prize of Rs. 2.5 lakhs cash 

price and 3rd prize of Rs. 1 lakh.  

The main objectives of the Challenge were: 

i. To discover and recognize societal/sectoral problems that can be solved 

by Ayush and innovations of startups in Ayush Sector. 

ii. Identify and promote the start-ups that have potential to solve challenges 

in Ayush sector. 

iii. Foster and advocate for the adoption of technology and innovation to drive 

sustainable growth in the Ayush sector. 
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(c) CCRAS has undertaken the following research projects to examine the 

benefits and feasibility of integration of Ayurveda with modern system of 

medicine: 

i. Operational study to explore the feasibility of integrating Ayurveda with 

modern system of medicine in a tertiary care hospital (Safdarjung Hospital 

New Delhi) for the management of Osteoarthritis (Knee) 

ii. Feasibility of introducing Indian System of Medicine (Ayurveda) in the 

National Reproductive and Child Health services at Primary Health Care 

(PHC) level in Himachal Pradesh 

iii. Integration of AYUSH systems in National Programme for Prevention and 

Control of Cancer, Diabetes, Cardiovascular Diseases andStroke 

(NPCDCS) 

iv. Feasibility of introducing Ayurveda Intervention in Reproductive and Child 

Health (RCH) in PHCs of Selected district (Gadchiroli) of Maharashtra 

(Effectiveness of Ayurvedic intervention for Ante-Natal care (Garbhini 

Paricharya) at Primary Health Care level: A Multi Centre Operational 

Study) 

 Also, National Institutes such as All Institute of Ayurveda (AIIA), Delhi, 

Institute of Teaching and Research in Ayurveda(ITRA), Jamnagar and National 

Institute of Ayurveda(NIA), Jaipur has conducted following studies to evaluate 

the effectiveness of integrated treatment approaches: - 
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i. Efficacy of Gandhakadi Yoga and Sharpunkha Vati as add on to 

contemporary standard care in the management of Beejadushtijanya 

Pandu (Thalassemia Major) in Children- An open labelled randomized 

controlled clinical trial. 

ii. Efficacy of Nagabala - Arjunadi Yoga in the management of Post-

myocardial infarction (Hridroga) as an add-on to the conventional 

treatment - A randomized standard controlled clinical trial.   

iii. Efficacy of VardhamanaPippaliRasayana and WHO rehabilitation 

guidelines in the management of Post COVID 19 Syndrome - A Double 

arm Randomized Clinical Trial.  

iv. Role of lifestyle modification intervention and TriphalaKajjali tablet in the 

management of metabolic syndrome - A single-blind, randomized 

comparative clinical trial.  

v. Clinical trial on Ashwagandha for promoting recovery from mild to 

moderate COVID-19 symptoms in United Kingdom (UK) I collaboration 

with The London School of Hygiene and Tropical Medicine (LSHTM, UK). 

vi. Understanding the molecular mechanism of guduchyadi tablets in 

combating COVID-19 infection- In Vitro-In VIVO study, FIZ, Germany. 

vii. Effect of Guduchyadi tablet (Tinospora based herbal formulation) in the 

management of newly diagnosed Mild to Moderate COVID-19 Patients - 

An double blind Randomized Control Trial, WorkSureMedpharma Pvt 

ltd.(CRO), India  
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viii. Efficacy and Safety of Ayurveda Intervention (AYUSH 64) as add- on 

therapy for patients with COVID-19 infections. 

ix. An integrative approach to clinical recovery for COVID-19 patient using 

an Ayurvedic formulation. 

 Further, the detailed evidence based research data of Ayush Systems 

including evaluation of effectiveness of integrated treatment approaches is 

available in the exclusive portal namely Ayush Research portal 

(https://ayushportal.nic.in/). 

(d) Ministry of Ayush is implementing Ayurveda Biology Integrated Health 

Research component under the Central Sector Scheme namely AYURGYAN 

from FY 2023-24 with the aim to support to demonstrate a dynamic and vibrant 

model of integrated health research emphasizing on translation of key outcomes 

of fundamental research into evidence based practices for mainstreaming 

through implementation research.  

 The National Institutes of Ayurveda and CCRAS undertakes clinical 

studies to generate evidence on clinical efficacy and safety of classical Ayurveda 

formulations and therapies in various disease conditions. These clinical studies 

are carried out adopting prevalent guidelines such as Good Clinical Practices 

Guidelines for ASU drugs (GCP-ASU), Ministry of Ayush and Ethical guidelines 

for Bio-Medical Research (ICMR), WHO guidelines for traditional medicines, etc. 

as per requirement. 
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 Also, CCRAS has undertaken research for the development of Ayurvedic 

drugs through a systematic process of Drug Development viz. standardization, 

quality control, safety/ toxicity studies, and clinical studies adopting prevalent 

guidelines in vogue as per requirement. 

(e) Ayurveda Day is being celebrated every year on the day of Dhanwantri 

Jayanti (Dhanteras) notified by the Ministry of Ayush vide gazette notification 

dated 01.06.2017. The day is celebrated through undertaking various activities 

throughout the country for promotion, propagation and popularization of 

Ayurveda.The Government launched a campaign namely, “Deshka Prakriti 

Pariksha Abhiyan”, on 9th Ayurveda Day (29th October, 2024). The campaign 

commenced since 26th November, 2024 till 25th December 2024, which 

envisages assessing the Prakriti of an individual citizen as per the principle of 

Ayurveda through a dedicated mobile application with the assistance of 

dedicated volunteers including Students, Teachers, Ayurveda Practitioners, and 

Ayurveda Medical officers. The campaign aims to encourage people towards 

positive health. As on 10th December 2024, about 1.38 lakh volunteers have 

evaluated Prakriti for 26 Lacs Indian citizens above 18 years of age. 

 Further, to educate citizens about Ayush systems of medicine including 

Ayurveda, Ministry of Ayush is implementing various schemes such as National 

Ayush Mission (NAM), Promotion of International Cooperation (IC) and 

Promotion of Information, Education and Communication (IEC) wherein there is 
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provision of organising awareness campaigns to educate citizens about 

validated Ayurvedic treatments. 

 The National Institutes of Ayurveda and CCRAS create awareness about 

Ayurveda among masses through their IEC activities using electronic and print 

media for common people in English, Hindi, and regional languages, which are 

widely distributed through National/State level Arogya melas, Health camps, 

exhibitions, expos. Ministry of Ayush is also digitally promoting the Ayush 

System of Medicine including Ayurveda through various Social Media Platforms 

i.e. Facebook, Twitter, YouTube etc. 

 Besides the school health programmes and clinical mobile research 

programmes, other outreach programs viz. Schedule Caste Sub Plan (SCSP) 

Research Program, Tribal Health Care Research Program (THCRP), etc., are 

also being carried out for the promotion of Indian Medicine System under Ayush 

including Ayurveda.  Under this programme, villages having SC/ST population 

have been selected to create awareness for preventive aspects of different 

diseases and to provide treatment to the patients in various parts of the country.  

 Ministry of Ayush also create awareness among citizens about Ayush 

systems of medicine including Ayurveda through its various institutions all 

across the country by participating in poshan mahaabhiyan, seminars/ 

workshops / conferences/ school health check-ups, providing healthcare 

services through the OPDs/IPDs of the units and treatment centres of Ayush, 

publishing peer-reviewed research journals/ newsletters/ publishing bulletin in 
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different streams which are accessible online and are available to international 

readers.  

 The website of the Ministry of Ayush and the Autonomous bodies/ 

Statutory bodies/ Regulatory bodies etc under Ministry of Ayush are also 

embodied with information on Indian System of Medicine under Ayush including 

Ayurvedaand hyperlinked with other important websites that provide information 

for wider utility. 

 

 

SAMBAL SCHEME 
  

3068. SHRI VISHNU DATT SHARMA: 
  
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state: 
                                                                             
(a)  whether the Government has started SAMBAL scheme for safety and 

security of women, if so, the details thereof; 

 (b)  whether the Government has set up and made operational One Stop 

Centre, Swadhar Greh and Widow Homes for helping women in difficult 

circumstances in the districts of Panna, Katni and City of Khajuraho of district 

Chhatarpur in Madhya Pradesh; and 

 (c)  if so, the details thereof and if not, the reasons therefor?  
  

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 
DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 
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(a) The Government is implementing the Sambal vertical under the umbrella 

Mission Shakti for safety and security of women. The Sambal vertical comprises 

of One Stop Centre (OSC), Women Helpline (WHL), Beti Bachao Beti Padhao 

(BBBP) and Nari Adalat. The details are as under: 

 (i) The One Stop Centre (OSC) scheme is being implemented across the 

country since 1st April, 2015. It provides integrated support and assistance 

under one roof to women affected by violence and those in distress, both in 

private and public spaces. It also provides an integrated range of services 

including medical aid, legal aid and advice, temporary shelter, police 

assistance, psycho-social counselling to needy women.  As on date, out of 

approved 878 One Stop Centres (OSCs), 802 OSCs are operational across 

the country and over 10.12 lakh women have been assisted as on date. 

 (ii) Women Helpline (WHL) is a toll free 24x7x365 emergency and non- 

emergency assistance to women in distress through a single uniform number 

(181). Additionally, it provides information about government schemes and 

programs for women across the country.  Women Helpline-181 is functional in 

35 States/UTs (State of West Bengal is not implementing WHL) and has 

assisted around 81.64 lakh women till date. 

  
(iii) BBBP scheme was launched on 22nd January, 2015 aims to prevent 

Gender biased sex selective elimination, ensure survival and protection of girl 

child and also to ensure education of the girl child. Ministry has developed a 
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thematic calendar for suggested convergence activities at district level with 

month wise specific themes for holistic development of the Girl Child. 

 (iv) The Nari Adalat is a new component under Sambal vertical of Mission 

Shakti. It is currently implemented in the State of Assam and UT of Jammu 

and Kashmir on a pilot basis. 

 (b) and (c):    The Ministry has approved one OSC each in the districts of 

Panna, Katni and Chhatarpur districts of Madhya Pradesh and  all the three 

OSCs are operational. SwadharGreh (now called Shakti Sadan) have not been 

set up in these districts as the scheme is demand driven and it is upto the 

States/UTs to raise the demand. 

  
 
 

िबहार म¤ वन Öटॉप स¤टर 
3069. ®ी सनुील कुमार:   

³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 

(क)  िबहार म¤ आज कì िÖथित के अनसुार िकतने वन Öटॉप स¤टर कायªशील ह§ और इनकì 

Öथापना हेतु बजटीय मानदडं ³या ह§; 

(ख)  उĉ योजना िबहार के वािÐमकì नगर म¤ कायाªिÆवत कì जा रही है और यिद हां, तो तÂसंबंधी 

Êयौरा ³या है;    

(ग)  ³या उĉ क¤ þ कì समी±ा कì गई है; और  

(घ) यिद हां, तो तÂसंबंधी Êयौरा ³या है? 

मिहला और बाल िवकास मंýालय म¤  राºय मýंी (®ीमती सािवýी ठाकुर): 
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(क):   वन Öटॉप स¤टर (ओएससी) Óयापक िमशन शिĉ के अतंगªत सबंल विटªकल का एक घटक 

है। यह िनजी और सावªजिनक दोनŌ ÖथानŌ पर िहंसा से ÿभािवत मिहलाओ ं और संकटúÖत 

मिहलाओ ंको एक ही Öथान पर एकìकृत समथªन और सहायता ÿदान करता ह।ै यह जłरतमंद 

मिहलाओ ं को िचिकÂसा सहायता, कानूनी सहायता और सलाह, अÖथायी आ®य, पिुलस 

सहायता और मनोसामािजक परामशª जैसी सेवाए ंÿदान करता है। 

मंýालय ने िबहार राºय के 38 िजलŌ म¤ 50 वन Öटॉप स¤टर (ओएससी) को मंजूरी दी है। 

अनमुोिदत 50 ओएससी म¤ से 39 ओएससी िøयाशील ह§। केÆþ सरकार ओएससी कì Öथापना 

के िलए राºयŌ/संघ राºय ±ेýŌ को 100% िव°ीय सहायता ÿदान करती है। 

(ख): वतªमान म¤ पिĲम चंपारण िजले म¤ दो ओएससी Öवीकृत ह§ िजनम¤ से एक ओएससी िøयाशील 

है जो वाÐमीिक नगर सिहत पूर ेिजले को सेवाए ंÿदान करता है। 

(ग) और (घ): वषª म¤ एक बार मिहला एवं बाल िवकास मंýालय ओएससी के अंतगªत राºयŌ/संघ 

राºय ±ेýŌ के साथ कायªøम अनमुोदन बोडª कì बैठक के दौरान समú कायªकलापŌ कì ÿगित कì 

िनगरानी और उĥेÔयŌ कì ÿािĮ कì िÖथित कì समी±ा करता है। इसके अलावा, मंýालय के 

अिधकारी बैठकŌ, वीिडयो काÆĀ¤ िसंग और समय-समय पर राºयŌ/संघ राºय ±ýेŌ का ±ेýीय दौरा 

करके योजना कì समी±ा करते ह§। 

 
उ°र ÿदशे म¤ नए सीजीएचएस औषधालय का खोला जाना 

 
3070.  डॉ. राजकुमार सांगवान: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िकः 

(क) ³ या सरकार को िवगत तीन वषŎ और वतªमान वषª के दौरान आज तक कुछ राºयŌ, िवशेषकर 

उ°र ÿदेश स े नए अÖपताल, औषधालय और सीजीएचएस औषधालय खोलन े के िलए कोई 

ÿÖताव/अËयावेदन ÿाĮ हòए ह§; 
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(ख) यिद हां, तो तÂसंबंधी राºयवार Êयौरा ³या है; 

(ग) शहरी और úामीण ±ýेŌ के िलए पथृक-पृथक राºयवार िकतन ेअÖपताल/औषधालय Öवीकृत 

िकए गए ह§; 

(घ) ³या उĉ ÿयोजनाथª आज तक कोई िनमाªण कायª शłु हòआ है; 

(ङ) यिद हां, तो तÂसंबंधी Êयौरा ³या है और यिद नहé, तो इसके ³या कारण ह§; और 

(च) इन औषधालयŌ/अÖपतालŌ को िवशेषकर उ°र ÿदशे म¤ कायªशील बनान ेके िलए ³या समयाविध 

िनधाªåरत कì गई? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  

(®ी ÿतापराव गणपतराव जाधव): 

(क) स े(च): सरकार शहर म¤ Æयूनतम 2500 मु´य काडªधारकŌ या 6000 लाभािथªयŌ कì उपिÖथित 

के मौजूदा मानदडंŌ को Åयान म¤ रखते हòएिचिकÂसा अिधकाåरयŌ, Öटाफ नसª, फामाªिसÖट, 

िलिपकìयकमªचाåरयŌ और उपयुĉ आवास जैसे अÆय संसाधनŌ कì उपलÊधता के अÅयधीन क¤ þीय 

सरकार ÖवाÖÃय योजना (सीजीएचएस) के नए आरोµय क¤ þ खोलन े पर िवचार करती है। नए 

सीजीएचएस औषधालयŌ /आरोµय क¤ þ खोलन ेके िलए ÿाĮ अËयावेदनŌ का राºय-वार Êयौरा संलµन 

िववरण-I म¤ िदया गया है। 

सÖंवीकृत सीजीएचएस औषधालयŌ का Êयौरा संलµन िववरण-II म¤ िदया गया है और 

सÖंवीकृत सीजीएचएस अÖपतालŌ का Êयौरा संलµन िववरण-III म¤ िदया गया है। 

िववरण-I 

नए सीजीएचएस आरोµय केÆþ खोलने के िलए अËयावेदनŌ का राºय-वार Êयौरा 
 

राºय/संघ राºय ±ेý िपछले 3 वषŎ (2021-2023) 
म¤ ÿाĮ अËयावेदनŌ कì सं´या 

चालू वषª  (2024) म¤ ÿाĮ अËयावेदनŌ 
कì सं´या 

आंň ÿदेश 15 2 
अŁणाचल ÿदेश 0 0 

असम 1 1 



 
 
13.12.2024  449
   
 

 

िबहार 1 0 
चंडीगढ़ 0 0 

छ°ीसगढ़ 3 0 
िदÐली 4 6 
गोवा 0 1 

गजुरात 17 9 
हåरयाणा 26 4 

िहमाचल ÿदेश 7 1 
जÌमू एवं कÔमीर 1 1 

झारखंड 3 1 
कनाªटक 9 8 
केरल 20 17 
लĥाख 1 2 

मÅय ÿदेश 14 3 
महाराÕů 10 10 
मिणपुर 0 1 
मेघालय 1 0 
िमजोरम 0 0 
नगाल§ड 0 0 
ओिडशा 6 5 
पदुचुेरी 0 0 
पंजाब 19 6 

राजÖथान 17 12 
िसि³कम 0 0 
तिमलनाडु 7 2 
तेलंगाना 7 9 
िýपरुा 0 0 

उ°र ÿदेश 29 13 
उ°राखंड 12 8 

पिĲम बंगाल 7 9 
 

िववरण-II  

सÖंवीकृत सीजीएचएस औषधालयŌ का राºय-वार Êयौरा (10.12.2024 कì िÖथित के अनुसार) 
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ø.स.ं राºय/सघं 
राºय±ेý 

सीजीएचएस एलोपैिथक 
औषधालयŌ कì सं́ या 

सीजीएचएस आयुष 
औषधालयŌ कì सं́ या 

1 अŁणाचल ÿदेश 1 2 
2 आंň ÿदेश 6 2 
3 असम 7 2 
4 िबहार 9 2 
5 छ°ीसगढ 2 2 
6 िदÐली 87 31 
7 गोवा 1 2 
8 गजुरात 10 4 
9 हåरयाणा 7 5 
10 िहमाचल ÿदेश 1 2 
11 जÌमू एवं कÔमीर 3 2 
12 झारखंड 4 2 
13 कनाªटक 11 4 
14 केरल 6 2 
15 मÅय ÿदेश 10 6 
16 महाराÕů 50                 11 
17 मिणपरु 1 2 
18 मेघालय 2 2 
19 िमजोरम 1 2 
20 नगाल§ड 1 0 
21 ओिडशा 5 2 
22 पंजाब 2 0 
23 पुदचुेरी 1 2 
24 राजÖथान 10 2 
25 िसि³कम 1 2 
26 तिमलनाडु 17 4 
27 तेलंगाना 13 6 
28 िýपरुा 1 2 
29 उ°राखंड 3 2 
30 उ°र ÿदेश 48 20 
31 पिĲम बंगाल 21 4 
32 चंडीगढ़ 2 2 
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िववरण -III 

सÖंवीकृत सीजीएचएस अÖपतालŌ का राºयवार Êयौरा (10.12.2024 कì िÖथित के अनुसार) 

ø.स.ं 

 
राºय/सघं राºय±ेý 

सीजीएचएस 
एलोपैिथक 
अÖपतालŌ कì 
सं́ या 

सीजीएचएस आयुष 
अÖपतालŌ कì सं́ या 

1 िदÐली 1 1 

 

 
SUPPLY OF FERTILIZERS 

 
3071:  SHRI TANUJ PUNIA: 
 
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether farmers of the country are not getting sufficient fertilizers as per 

their demand at the time of farming 

(b) if so, the details thereof along with the steps taken/proposed to be taken 

by the Government to ensure sufficient supply of fertilizers, State/UT-wise; 

(c) the details of the various fertilizers being provided to the farmers of various 

States of the country; and 

(d) the names and details of the various fertilizers being provided to the 

Mentha Farmers of the country including the State of Uttar Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 
WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 
AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 
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(a) to (d):   Department of Agriculture and Farmers Welfare (DAandFW) assesses 

the requirement for major fertilizers viz. UREA, DAP, MOP and NPKS fertilizers, 

before each cropping season (viz. Kharif and Rabi) through “Zonal Conference 

for Agricultural Inputs”.  Based on the assessment done by DAandFW, 

Department of Fertilizers allocates adequate quantities of fertilizers to States by 

issuing monthly supply plan and continuously monitors the availability position. 

These supplies are met through indigenous production as well as imports. The 

availability scenario of fertilizers viz. Urea, DAP, MOP and NPKS across all the 

states including the State of Uttar Pradesh is given in the enclosed  Statement. 

However, the distribution of fertilizers within the State, including to the Mehtha 

Farmers, is done by State Government. 

 

 

 

STATEMENT 

STATE-WlSE AVAILABILITY POSITION 

RABI 2024-25 (TILL 09.12.2024) 

Fig. in LMT 
    UREA 

Sl. 
No 

State 

Seasonal 
Requirement 

for RABI 
2024-25  

Pro rata 
Requirement 

Till 
09/12/2024  

Availabilit
y Till 

09/12/2024  

DBT Sales 
Till 

09/12/2024  

Closing 
Stock Till 

09/12/2024  

1 Andaman and Nicobar  0.00 0.00 0.01 0.00 0.01 

2 Andhra Pradesh 9.40 2.80 5.68 2.75 2.93 
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3 Arunachal Pradesh 0.01 0.00 0.01 0.00 0.00 
4 Assam 1.65 0.81 1.35 0.63 0.72 
5 Bihar 13.00 5.54 8.21 3.73 4.48 
6 Chandigarh 0.00 0.00 0.00 0.00 0.00 
7 Chhattisgarh 2.40 1.42 2.04 0.52 1.52 
8 Dadra and Nagar  0.00 0.00 0.00 0.00 0.00 

9 Daman and Diu 0.00 0.00 0.00 0.00 0.00 

10 Delhi 0.15 0.00 0.12 0.09 0.03 

11 Goa 0.01 0.00 0.00 0.00 0.00 

12 Gujarat 13.75 6.67 6.91 4.90 2.01 
13 Haryana 11.20 5.81 8.52 6.31 2.22 
14 Himachal Pradesh 0.37 0.12 0.23 0.08 0.15 

15 Jammu and Kashmir 0.70 0.10 0.43 0.10 0.33 

16 Jharkhand 1.00 0.42 1.17 0.41 0.76 
17 Karnataka 6.50 2.60 6.19 2.62 3.56 
18 Kerala 0.57 0.29 0.47 0.33 0.14 

19 Lakshadweep 0.00 0.00 0.00 0.00 0.00 

20 Madhya Pradesh 20.00 14.45 15.61 11.49 4.12 

21 Maharashtra 10.00 2.84 9.38 3.73 5.64 

22 Manipur 0.10 0.03 0.02 0.00 0.02 

23 Meghalaya 0.02 0.01 0.00 0.00 0.00 

24 Mizoram 0.01 0.00 0.07 0.04 0.03 
25 Nagaland 0.00 0.00 0.00 0.00 0.00 
26 Odisha 1.85 0.44 1.88 0.52 1.35 
27 Puducherry 0.09 0.04 0.05 0.03 0.02 
28 Punjab 15.00 9.19 10.57 6.72 3.85 

29 Rajasthan 15.00 10.29 11.26 9.11 2.16 

30 Sikkim 0.00 0.00 0.00 0.00 0.00 

31 Tamil Nadu 6.00 3.32 4.84 3.01 1.83 

32 Telangana 9.80 3.89 5.59 1.75 3.85 

33 Tripura 0.10 0.03 0.11 0.02 0.09 
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34 Uttarakhand 1.03 0.39 0.58 0.34 0.25 

35 Uttar Pradesh 39.00 14.90 26.50 12.01 14.49 
36 West Bengal 8.20 2.95 6.16 2.26 3.90 

ALL INDIA 186.89 89.37 133.97 73.52 60.45 

              

  

 
 
 
 
 
  

 
 
         

STATE-WISE AVAILABILITY POSITION 

RABI 2024-25 (TILL 09.12.2024) 

    DAP 

S.
No 

  

State 
  

Seasonal 
Requirement 

for RABI 
2024-25  

Pro rata 
Requirement 

Till 
09/12/2024  

Availabilit
y Till 

09/12/2024  

DBT 
Sales Till 

09/12/2024  

Closing 
Stock Till 

09/12/2024  

1 Andaman and Nicobar  0.00 0.00 0.00 0.00 0.00 

2 Andhra Pradesh 2.00 0.89 1.62 1.10 0.52 
3 Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 

4 Assam 0.25 0.13 0.26 0.17 0.09 

5 Bihar 3.00 1.95 2.87 1.99 0.88 
6 Chandigarh 0.00 0.00 0.00 0.00 0.00 

7 Chhattisgarh 0.70 0.48 0.50 0.23 0.28 

8 Dadra and Nagar  0.00 0.00 0.00 0.00 0.00 
9 Daman and Diu 0.00 0.00 0.00 0.00 0.00 

10 Delhi 0.00 0.00 0.03 0.02 0.00 

11 Goa 0.00 0.00 0.00 0.00 0.00 

12 Gujarat 2.75 1.89 2.31 1.95 0.36 

13 Haryana 2.60 2.31 2.50 2.33 0.17 

14 Himachal Pradesh 0.01 0.00 0.02 0.01 0.01 
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15 Jammu and Kashmir 0.25 0.07 0.22 0.09 0.12 

16 Jharkhand 0.25 0.18 0.32 0.19 0.13 
17 Karnataka 1.74 0.76 1.17 0.73 0.44 
18 Kerala 0.07 0.03 0.08 0.06 0.02 
19 Lakshadweep 0.00 0.00 0.00 0.00 0.00 

20 Madhya Pradesh 8.00 6.11 5.65 4.40 1.24 
21 Maharashtra 2.50 0.91 1.86 1.13 0.72 

22 Manipur 0.01 0.00 0.00 0.00 0.00 

23 Meghalaya 0.00 0.00 0.00 0.00 0.00 
24 Mizoram 0.00 0.00 0.00 0.00 0.00 
25 Nagaland 0.00 0.00 0.00 0.00 0.00 
26 Odisha 0.70 0.15 0.40 0.18 0.23 
27 Puducherry 0.01 0.00 0.01 0.01 0.00 
28 Punjab 4.50 4.28 3.52 3.10 0.42 
29 Rajasthan 3.00 2.81 3.07 2.79 0.28 
30 Sikkim 0.00 0.00 0.00 0.00 0.00 
31 Tamil Nadu 1.30 0.71 1.11 0.75 0.36 

32 Telangana 1.50 0.70 0.86 0.51 0.35 
33 Tripura 0.01 0.00 0.02 0.00 0.01 
34 Uttarakhand 0.15 0.12 0.27 0.17 0.10 
35 Uttar Pradesh 15.00 11.65 10.60 9.10 1.50 
36 West Bengal 1.75 0.77 1.20 0.75 0.45 

ALL INDIA 52.05 36.91 40.47 31.77 8.70 

* Primary Indicator of comfortable availability: Availability > Requirement 

** Secondary Indicator of comfortable availability: Availability > Sales 

    
 
       

STATE-WISE AVAILABILITY POSITION 
RABI 2024-25 (TILL 09.12.2024) 

    MOP 

S.
No  

State  
Seasonal 

Requirement 
Pro rata 

Requirement 

Availability 
Till 

09/12/2024  

DBT Sales 
Till 

09/12/2024  

Closing 
Stock Till 

09/12/2024  
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for RABI 
2024-25  

Till 
09/12/2024  

1 Andaman and Nicobar  0.00 0.00 0.00 0.00 0.00 

2 Andhra Pradesh 0.80 0.41 0.98 0.36 0.63 

3 Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 
4 Assam 0.28 0.15 0.18 0.06 0.13 
5 Bihar 1.15 0.81 1.71 0.79 0.92 
6 Chandigarh 0.00 0.00 0.00 0.00 0.00 
7 Chhattisgarh 0.15 0.09 0.34 0.05 0.29 
8 Dadra and Nagar  0.00 0.00 0.00 0.00 0.00 
9 Daman and Diu 0.00 0.00 0.00 0.00 0.00 

10 Delhi 0.00 0.00 0.00 0.00 0.00 

11 Goa 0.00 0.00 0.00 0.00 0.00 

12 Gujarat 0.64 0.40 0.63 0.38 0.25 

13 Haryana 0.30 0.11 0.39 0.12 0.27 

14 Himachal Pradesh 0.03 0.02 0.02 0.00 0.01 

15 Jammu and Kashmir 0.13 0.03 0.04 0.01 0.03 

16 Jharkhand 0.03 0.02 0.03 0.01 0.02 

17 Karnataka 0.65 0.29 1.13 0.39 0.74 

18 Kerala 0.40 0.21 0.49 0.25 0.23 

19 Lakshadweep 0.00 0.00 0.00 0.00 0.00 

20 Madhya Pradesh 0.60 0.33 0.89 0.41 0.48 

21 Maharashtra 1.00 0.32 1.29 0.37 0.92 

22 Manipur 0.02 0.01 0.00 0.00 0.00 

23 Meghalaya 0.00 0.00 0.00 0.00 0.00 

24 Mizoram 0.00 0.00 0.00 0.00 0.00 

25 Nagaland 0.00 0.00 0.00 0.00 0.00 

26 Odisha 0.25 0.07 0.35 0.06 0.30 

27 Puducherry 0.01 0.00 0.01 0.00 0.01 

28 Punjab 0.50 0.31 0.54 0.21 0.34 
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29 Rajasthan 0.10 0.06 0.16 0.09 0.07 

30 Sikkim 0.00 0.00 0.00 0.00 0.00 

31 Tamil Nadu 1.20 0.59 1.05 0.49 0.56 

32 Telangana 0.70 0.29 0.56 0.17 0.39 

33 Tripura 0.02 0.00 0.05 0.01 0.04 

34 Uttarakhand 0.05 0.04 0.06 0.01 0.05 

35 Uttar Pradesh 1.25 0.93 1.64 0.93 0.71 

36 West Bengal 1.70 0.75 1.65 0.60 1.05 
ALL INDIA 11.95 6.24 14.22 5.77 8.45 

* Primary Indicator of comfortable availability: Availability > Requirement 
** Secondary Indicator of comfortable availability: Availability > Sales 

    
  
          

STATE-WISE AVAILABILITY POSITION 

RABI 2024-25 (TILL 09.12.2024) 

    NPKS 

S.
No 

  

State 
  

Seasonal 
Requirement 

for RABI 
2024-25  

Pro rata 
Requirement 

Till 
09/12/2024 

  

Availability 
Till 

09/12/2024 
  

DBT 
Sales Till 

09/12/2024  

Closing 
Stock Till 

09/12/2024 
  

1 Andaman and Nicobar  0.00 0.00 0.00 0.00 0.00 
2 Andhra Pradesh 9.00 4.12 7.17 4.04 3.13 
3 Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 
4 Assam 0.35 0.18 0.22 0.10 0.12 

5 Bihar 4.00 3.02 3.30 2.11 1.19 

6 Chandigarh 0.00 0.00 0.00 0.00 0.00 

7 Chhattisgarh 0.60 0.36 0.42 0.12 0.30 

8 Dadra and Nagar  0.00 0.00 0.00 0.00 0.00 

9 Daman and Diu 0.00 0.00 0.00 0.00 0.00 
10 Delhi 0.00 0.00 0.00 0.00 0.00 
11 Goa 0.01 0.00 0.00 0.00 0.00 
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12 Gujarat 4.00 2.22 3.76 2.66 1.10 
13 Haryana 1.20 0.64 0.74 0.60 0.14 
14 Himachal Pradesh 0.21 0.11 0.16 0.08 0.08 

15 Jammu and Kashmir 0.02 0.01 0.00 0.00 0.00 

16 Jharkhand 0.30 0.23 0.29 0.13 0.16 

17 Karnataka 6.30 2.17 6.77 3.42 3.36 

18 Kerala 0.60 0.29 0.57 0.39 0.18 

19 Lakshadweep 0.00 0.00 0.00 0.00 0.00 

20 Madhya Pradesh 6.00 3.79 5.23 4.25 0.99 

21 Maharashtra 12.00 4.49 8.86 4.33 4.53 

22 Manipur 0.02 0.00 0.00 0.00 0.00 

23 Meghalaya 0.00 0.00 0.00 0.00 0.00 

24 Mizoram 0.00 0.00 0.00 0.00 0.00 

25 Nagaland 0.00 0.00 0.00 0.00 0.00 

26 Odisha 0.75 0.17 0.78 0.20 0.58 

27 Puducherry 0.04 0.01 0.04 0.02 0.02 

28 Punjab 1.50 1.23 1.00 0.75 0.26 

29 Rajasthan 1.50 1.32 1.64 1.39 0.25 

30 Sikkim 0.00 0.00 0.00 0.00 0.00 

31 Tamil Nadu 6.00 3.11 3.55 2.29 1.26 

32 Telangana 7.00 2.92 4.27 1.88 2.39 

33 Tripura 0.01 0.00 0.02 0.01 0.01 

34 Uttarakhand 0.20 0.11 0.10 0.08 0.02 

35 Uttar Pradesh 8.50 6.69 6.98 5.62 1.36 

36 West Bengal 7.00 3.89 4.87 2.57 2.30 

ALL INDIA 77.10 41.09 60.74 37.03 23.72 

* Primary Indicator of comfortable availability: Availability > Requirement 

** Secondary Indicator of comfortable availability: Availability > Sales 
 

SHORTAGE OF FERTILIZERS IN KERALA 
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3072:  SHRI K. C. VENUGOPAL: 

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a)    whether it is a fact that there is a severe shortage of fertilizers in several 

States in the country, especially in the State of Kerala; 

(b)  if so, the details thereof; and 

(c) the reasons or factors contributing to the fertilizer shortage in Kerala with 

respect to the presence of any challenges or bottlenecks in the supply chain or 

issues related to production, distribution, or procurement that need to be 

addressed? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a) to (c): The details of requirement, availability, sales and closing stock of Urea, 

DAP, MOP and NPKs in the country during ongoing Rabi 2024-25 season (From 

01.10.2024 to 09.12.2024), is as under:- 

<QTY IN LMT> 

S.NO 
PRODUCT 

GROUP 
SEASONAL 

REQUIREMENT 

PRO- RATA 
REQUIREMENT 

TILL 
09.12.2024 

AVAILABILITY 
TILL 

09.12.2024 

DBT 
SALES 

TILL 
09.12.2024 

CLOSING 
STOCK 

TILL 
09.12.2024 

1 UREA 186.89 89.37 133.97 73.52 60.45 

2 DAP 52.05 36.91 40.47 31.77 8.70 

3 MOP 11.95 6.24 14.22 5.77 8.45 

4 NPKS 77.10 41.09 60.74 37.03 23.71 
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The details of requirement, availability, sales and closing stock of 

Urea, DAP, MOP and NPKs in the State of Kerala during ongoing Rabi 2024-

25 season (From 01.10.2024 to 09.12.2024), is as under:- 
<QTY IN ‘000’ MT> 

S.NO 
PRODUCT 

GROUP 
SEASONAL 

REQUIREMENT 

PRO- RATA 
REQUIREMENT 
TILL 09.12.2024 

AVAILABILITY 
TILL 

09.12.2024 

DBT 
SALES 

TILL 
09.12.2024 

CLOSING 
STOCK 

TILL 
09.12.2024 

1 UREA 57.00 29.00 47.00 33.00 14.00 

2 DAP 7.00 3.00 8.00 6.00 2.00 

3 MOP 40.00 21.00 49.00 25.00 24.00 

4 NPKS 60.00 29.00 57.00 39.00 18.00 

 

 

 

एबी-पीएमजेएवाई के अंतगªत आंगनवाड़ी कायªकताªओ ंको शािमल करना  

3073. ®ी दुलू महतो: 

³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 

(क)  ³या झारखंड के धनबाद िजले म¤ आयÕुमान भारत-ÿधानमंýी जन आरोµय योजना (एबी-

पीएमजेएवाई) के अंतगªत आंगनवाड़ी कायªकताªओ ंऔर सहायकŌ को शािमल करने से इस योजना 

के कवरेज को बढ़ाने म¤ मदद िमली है और यिद हां, तो संबंिधत योजनाओ ंऔर ÿिøया के सबंंध म¤ 

Êयौरा ³या है; 

(ख)  इस योजना से अिधक स ेअिधक लाभ ÿाĮ करने के िलए सरकार Ĭारा ³या कदम उठाए 

गए ह§; 
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(ग)  िमशन स±म आंगनवाड़ी के अंतगªत समेिकत बाल िवकास सेवाए ं ÿदान करने के िलए 

आंगनवाड़ी क¤ þŌ को िकन सिुवधाओ ंसे यĉु िकया गया है और सेवाओ ंकì गुणव°ा म¤ सधुार लाने 

म¤ इसका ³या ÿभाव पड़ा है; 

(घ) ³या एबी-पीएमजेएवाई के अंतगªत आंगनवाड़ी कायªकताªओ ंको शािमल करने से धनबाद 

िवशेषकर दरूÖथ ±ेýŌ म¤ ÖवाÖÃय सेवाओ ंकì गुणव°ा और पहòंच म¤ सधुार हòआ है; और  

(ड.) ³या उĉ पहल से ब¸चŌ और गभªवती मिहलाओ ंके िलए ÖवाÖÃय सेवाओ ंका कवरजे बढ़ाया 

गया है और यिद हां, तो तÂसंबंधी Êयौरा और ÿभाव ³या है? 

मिहला और बाल िवकास मंýालय म ेराºय मýंी (®ीमती सािवýी ठाकुर): 

(क) स े(ङ): अंतåरम बजट िव°ीय वषª 2024-25 के दौरान, सभी आंगनवाड़ी कायªकिýªयŌ और 

सहाियकाओ ंके िलए आयÕुमान भारत ÿधानमंýी जनआरोµय योजना (एबी-पीएमजेएवाई) के तहत 

5 लाख Łपये के वािषªक कवरजे दनेे कì घोषणा कì गई थी। यह योजना िĬतीयक और तृतीयक 

दखेभाल अ˙ताल मŐ भतŎ के िलए ŮितवषŊ Ůितपįरवार 5 लाख Ŝपये का ˢा˖ कवर Ůदान करती है। 

यह योजना शीषª पर राÕůीय ÖवाÖÃय ÿािधकरण (एनएचए), राºय म¤ राºय ÖवाÖÃय एज¤िसयŌ 

(एसएचए) और िजला Öतर पर िजला कायाªÆवयन इकाइयŌ (डीआईयू) के साथ िýÖतरीय संरचना 

के माÅयम स ेकायाªिÆवत कì जा रही है। एबी-पीएमजेएवाई एक पाýता आधाåरत योजना है।  

ÖवाÖÃय और पåरवार कÐयाण मंýालय के राÕůीय ÖवाÖÃय ÿािधकरण (एनएचए) न ेझारखंड 

सिहत सभी राºयŌ/संघ राºय±ेýŌ के िलए लगभग 8.15 लाख आंगनवाड़ी कायªकिýªयŌ और 

सहाियकाओ ंके िलए आयÕुमान काडª तैयार िकए ह§, ओिडशा, पिĲम बंगाल और िदÐली एनसीटी 

राºयŌ म¤ राºय सरकार¤ एबी-पीएमजेएवाई को लागू नहé कर रही ह§। पीएम-जेएवाई के तहत कवर 

िकए गए लाभािथªयŌ काराºय/संघ राºय ±ेýवार का Êयौरा संलµन िववरण म¤ िदया गया है। 

15व¤ िव° आयोग म¤, 6 वषª स ेकम आय ुके ब¸चŌ, गभªवती मिहलाओ,ं Öतनपान कराने वाली 

माताओ ंऔर िकशोåरयŌ, ÿारिंभक बाÐयावÖथा देखभाल तथा िश±ा [3-6 वषª] एव ंआधुिनक, उÆनत 
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स±म आंगनवाड़ी सिहत आंगनवाड़ी बुिनयादी ढांचे के घटकŌ को ÿभावी कायाªÆवयन और अंितम 

लाभािथªयŌ तक बेहतर पोषण िवतरण के िलए िमशन स±म आंगनवाड़ी और पोषण 2.0 के अंतगªत 

पनुगªिठत िकया गया है। िमशन पोषण 2.0 के अंतगªत देश भर म¤ 13.96 लाख आंगनवाड़ी क¤ þŌ 

(एडÊÐयूसी) केनेटवकª  के माÅयम स ेिनÌनिलिखत छह सेवाओ ंका पैकेज ÿदान िकया जाता है: 

i. पूरक पोषण (एसएनपी), 

ii. ÿी-Öकूल गैर-औपचाåरक िश±ा,  

iii. पोषण और ÖवाÖÃय िश±ा, 

iv. टीकाकरण, 

v. ÖवाÖÃय जांच,  

vi. रेफरल सेवाए ं

  छह सेवाओ ंम¤ स ेतीन, अथाªत् टीकाकरण, ÖवाÖÃय जांच और रेफरल सेवाए ंÖवाÖÃय स े

संबंिधत ह§ और एनएचएम और सावªजिनक ÖवाÖÃय अवसंरचना के माÅयम स ेÿदान कì जाती  ह§। 

 

आंगनवाड़ी क¤ þŌ कì अवसंरचना सिुवधाओ ंम¤ सधुार करने के िलए मंýालय Ĭारा िविभÆन उपाय िकए 

गए ह§ िजनम¤ अÆय बातŌ के साथ-साथ आंगनवाड़ी क¤ þŌ म¤ पेयजल सुिवधाओ ंएव ंशौचालयŌ के िलए 

िनिधयन को øमशः 10,000 Łपये स े बढ़ाकर 17,000 Łपये तथा 12,000 Łपये स े बढ़ाकर 

36,000 Łपये करना शािमल है।  

िमशन स±म आंगनवाड़ी एव ंपोषण 2.0 के अंतगªत महाÂमा गांधी राÕůीय úामीण रोजगार 

गारटंी Öकìम (एमजीएनआरईजीएस) के अिभसरण म¤ 10000 आंगनवाड़ी केÆþ ÿितवषª कì दर से 

50,000 आंगनवाड़ी भवनŌ के िनमाªण का ÿावधान है िजसम¤ मनरगेा के अंतगªत 8 लाख Łपये, 15व¤ 

िव° आयोग (एफसी) (अथवा िकसी अÆय अबĦ िनिध) के अंतगªत 2 लाख Łपये तथा 
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एमडÊÐयूसीडी Ĭारा 2 लाख Łपये ÿित आंगनवाड़ी क¤ þ िनधाªåरत लागत भागीदारी अनपुात म¤ 

राºयŌ/संघ राºय±ेýŌ के बीच साझा िकये जाय¤गे। 

राºयŌ/संघ राºय±ेýŌ को िनदेश जारी िकए गए ह§ िक व ेिबना पयाªĮ अवसरंचना के िकराए 

पर चल रहे आंगनवाड़ी केÆþŌ को िनकटवतê ÿाथिमक ÖकूलŌ, जहां Öथान उपलÊध है, म¤ सह-

Öथािपत कर¤। 

उÆनत पोषण ÿदायगी तथा बाÐयावÖथा दखेभाल एवं िश±ा ÿदान करने के िलए ÿित वषª 

40,000 आंगनवाड़ी क¤ þŌ कì दर 2 लाख आंगनवाड़ी क¤ þŌ को स±म आंगनवाड़ी के łप म¤ उÆनयन 

िकया जाना है। स±म आंगनवािड़यŌ को पारंपåरक आंगनवाड़ी क¤ þŌ कì तुलना म¤ बेहतर बुिनयादी 

ढांचा ÿदान िकया जाना है िजसम¤ इंटरनेट/वाई-फाई कनेि³टिवटी, एलईडी Öøìन, जल 

शोधक/आरओ मशीन कì Öथापनाऔर Öमाटªलिन«ग उपकरण शािमल ह§।  

इसके अितåरĉ,  सरकार न ेयह भी िनणªय िलया है िक एक कायªकýीय वाल ेसभी लघु 

आंगनवाड़ी केÆþŌ का एक कायªकýी तथा एक सहाियका वाल ेपूणªłपेण आंगनवाड़ी केÆþŌ म¤ उÆनयन 

िकया जाए। 

 

िमशन पोषण 2.0 के तहत, आंगनवाड़ी कायªकिýªयŌ (एडÊÐयूडÊÐयू) को कुशल िनगरानी 

और सेवा िवतरण के िलए Öमाटªफोन के ÿावधान के साथ तकनीकì łप स ेसशĉ बनाया गया है। 

पोषण ůैकर जो एक मोबाइल एिÈलकेशन है, आंगनवाड़ी कायªकिýªयŌ Ĭारा उपयोग िकए जान ेवाले 

भौितक रिजÖटरŌ को िडिजटाइज़ करता है। यह उनके काम कì गणुव°ा म¤ सधुार करता है और साथ 

ही साथ उÆह¤ आंगनवािड़यŌ म¤ चल रही सभी गितिविधयŌ कì वाÖतिवक समय कì िनगरानी कì 

अनमुित दतेा है। 



 
 
13.12.2024  464
   
 

 

आंगनवाड़ी कायªकिýªयŌ के अलावा, पयªव±ेकŌ और Êलॉक समÆवयकŌ को भी Öमाटªफोन 

ÿदान िकए जाते ह§। इसी ÿकार, आंगनवाड़ी कायªकिýªयŌ, पयªव±ेकŌ एव ंÊलॉक समÆवयकŌ को डाटा 

åरचाजª सहायता ÿदान कì जाती है। 

 कुपोिषत ब¸चŌ कì पहचान करने और समय पर हÖत±ेप करने के िलए िवकास मानदडंŌ कì 

िनयिमत िनगरानी आवÔयक है। इसिलए, आंगनवाड़ी क¤ þŌ को इÆफैनो मीटर, Öटेिडयो मीटर, 

वजनÖकेल-िशश,ु वजन मापने वाला पैमाना – मां और ब¸चे जैसे िवकास िनगरानी उपकरणŌ स ेलैस 

िकया गयाहै। 

िववरण 

पीएम-जेएवाई के तहत कवर िकए गए लाभािथªयŌ का राºय/सघं राºय ±ेýवार का Êयौरा 

øं.सं. राºय/सघं राºय±ेý पीएम-जेएवाई के तहत बनाए गए 
आयुÕमान काडª (एडÊÐयूडÊÐयू और 

एडÊÐयूएच) लाभािथªयŌ कì कुल 
सं́ या 

1 अंडमान और िनकोबार Ĭीप समूह 453 
2 आंň ÿदशे 42523 
3 अŁणाचल ÿदेश 1544 
4 असम 59391 
5 िबहार 68581 
6 छ°ीसगढ़ 67829 

7 
दादरा और नगर हवेली तथा दमन और 
दीव 507 

8 गोवा 629 
9 गजुरात 49002 

10 हåरयाणा 17657 
11 िहमाचल ÿदेश 8128 
12 जÌमू एवं कÔमीर 34498 
13 झारखंड 31755 
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14 कनाªटक 48479 
15 केरल 24444 
16 लĥाख 1449 
17 ल±Ĭीप 64 
18 मÅय ÿदशे 102411 
19 महाराÕů 70365 
20 मिणपरु 5739 
21 मेघालय 4523 
22 िमजोरम 2376 
23 नागाल§ड 4591 
24 पदुचुेरी 395 
25 पंजाब 18481 
26 राजÖथान 34874 
27 िसि³कम 1227 
28 तिमलनाडु 6990 
29 तेलंगाना 15505 
30 िýपुरा 7940 
31 चंडीगढ़ - संघ राºय ±ेý 370 
32 उ°र ÿदशे 65176 
33 उ°राखंड 18065 

  कुल 815961 
 

 

समेिकत बाल िवकास सेवा योजना 

3074. डॉ. मÆना लाल रावत: 

 ®ी दरोगा ÿसाद सरोज:  

 ®ी सजंय हåरभाऊ जाधव:  

³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 
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(क)  ³या सरकार ने देश के सभी िजलŌ म¤ समेिकत बाल िवकास सेवा(आईसीडीएस) योजना 

शुł कì है और यिद हां, तो तÂसंबंधी Êयौरा ³या है और िवगत पांच वषŎ म¤ ÿÂयेक वषª और वतªमान 

वषª के दौरान वषª-वार तथा उ°र ÿदेश और महाराÕů सिहत राºय-वार/राºय ±ýे-वार िकतना बजट 

आवंिटत और उपयोग िकया गया; 

(ख)  उĉ योजना के राºय-वार/संघ राºय ±ेý-वार िकतन ेलाभाथê ह§; 

(ग)  सरकार Ĭारा उĉ योजना के अंतगªत ÿाĮ उपलिÊधयŌ का Êयौरा ³या है; 

(घ) उ°र ÿदशे म¤ ÿितमाह िकतने कुपोिषत ब¸चŌ को अनुपूरक पोषाहार िदया जा रहा है; और  

(ड.) सरकार Ĭारा उĉ योजनाओ ंको सŀुढ़ करने और उÆह¤ ÿभावी बनाने के िलए उठाए गए/उठाए 

जाने वाले कदमŌ का राºय-वार और राजÖथान म¤ िजला-वार Êयौरा ³या है? 

मिहला और बाल िवकास मंýालय म¤ राºय मýंी (®ीमती सािवýी ठाकुर): 

(क) : 15व¤ िव° आयोग (एफसी) कì अविध के दौरान, 6 माह से 6 वषª कì आयु के ब¸चŌ, गभªवती 

मिहलाओ ंऔर Öतनपान करान ेवाली माताओ ंएवं िकशोåरयŌ के िलए पोषण सहायता, ब¸चŌ (3-6 

वषª) कì ÿारंिभक बाÐयावÖथा दखेरेख एवं िश±ा तथा आधिुनक, उÆनत स±म आंगनवाड़ी सिहत 

आंगनवाड़ी अवसरंचना जैसे िविभÆन  घटकŌ को Óयापक िमशन स±म आंगनवाड़ी और पोषण 2.0 

(िमशन पोषण 20) के अंतगªत पनुगªिठत िकया गया है। िमशन पोषण 2.0 योजना के अंतगªत देश भर 

म¤ आंगनवाड़ी क¤ þŌ के नेटवकª  के माÅयम से िनÌनिलिखत छह सेवाओ ंका पैकेज ÿदान िकया जाता 

है: 

I. अनपुूरक पोषण (एसएनपी) 
II. ÿी-Öकूल अनौपचाåरक िश±ा, 

III. पोषण एवं ÖवाÖÃय िश±ा, 
IV. टीकाकरण, 

V. ÖवाÖÃय जांच, और 

VI. रेफरल सेवाए ं 
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  छह सेवाओ ंम¤ से तीन, अथाªत् टीकाकरण, ÖवाÖÃय जांच और रफेरल सेवाए ंÖवाÖÃय स े

संबंिधत ह§ और एनएचएम तथा सावªजिनक ÖवाÖÃय अवसंरचना के माÅयम से ÿदान कì जाती ह§। 

15व¤ िव° आयोग के अविध के दौरान िमशन स±म आंगनवाड़ी और पोषण 2.0 के अंतगªत 

जारी और उपयोग कì गई िनिधयŌ का का Êयौरा संलµन िववरण-I म¤ िदया गया है। 

(ख) िमशन पोषण 2.0 के अंतगªत लाभािथªयŌ का राºयवार का Êयौरा संलµन िववरण-II म¤ िदया गया 

है। 

 (ग) ÖवाÖÃय और पåरवार कÐयाण मंýालय Ĭारा 1992-93 से संचािलत राÕůीय पåरवार ÖवाÖÃय 

सव¥±ण (एनएफएचएस) के िविभÆन चøŌ से पूर ेभारत म¤ ब¸चŌ म¤ कुपोषण के संकेतकŌ म¤ सधुार 

दखेने को िमला है। एनएफएचएस-1 से एनएफएचएस-5 तक ब¸चŌ के िलए इन संकेतकŌ का िववरण 

नीचे िदया गया है: 

एनएफएचएस सव¥±ण  िठगनापन % अÐप वजन % दुबलापन % 
एनएफएचएस -1 (1992-
93)* 

52 53.4 17.5 

एनएफएचएस -2 (1998-
99)** 

45.5 47 15.5 

एनएफएचएस -3 (2005-
6)*** 

48.0 42.5 19.8 

एनएफएचएस -4 (2015-
16)*** 

38.4 35.8 21.0 

एनएफएचएस -5 (2019-
21)*** 

35.5 32.1 19.3 

* 4 वषª से कम 
** 3 वषª से कम 
*** 5 वषª से कम 

उपरोĉ तािलका समय के साथ 0-3 वषª, 0-4 वषª और 0-5 वषª आय ुके सभी ब¸चŌ म¤ 

कुपोषण संकेतकŌ कì तÖ वीर ÿÖतुत करती है। 
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वषª 2021 के िलए भारत म¤ 5 वषª तक के सभी ब¸चŌ कì अनमुािनत जनसं´या 13.75 

करोड़ है (ąोत: भारत और राºयŌ के िलए जनसं´या अनमुान 2011-2036, राÕůीय जनसं́ या 

आयोग, ÖवाÖÃय और पåरवार कÐयाण मंýालय)I  तथािप अ³टूबर 2024 के आंकड़Ō के अनसुार, 

5 वषª तक के केवल 7.54 करोड़ ब¸चे ही आंगनवािड़यŌ म¤ नामांिकत ह§ और मिहला एवं बाल िवकास 

मंýालय के पोषण ůैकर पर पंजीकृत ह§। इनम¤ से 7.31 करोड़ ब¸चŌ कì वृिĦ मापदडंŌ पर माप कì 

गई। इनम¤ से 38.9% ब¸चे िठगने पाए गए, 17% ब¸चे अÐ प वजन वाले और 5.2% कमजोर पाए 

गए। 

इसके अलावा, वषª 2021 के िलए भारत म¤ 6 वषª तक के सभी ब¸चŌ कì अनमुािनत 

जनसं´या 16.1 करोड़ ह।ै पोषण ůैकर के अ³टूबर 2024 के आंकड़Ō के अनसुार, 8.82 करोड़ 

ब¸चे (0-6 वषª) आंगनवािड़यŌ म¤ नामांिकत ह§ िजनम¤ से 8.55 करोड़ ब¸चŌ कì िवकास मापदंडŌ पर 

माप कì गई है। इनम¤ से 37% ब¸च े(0-6 वषª) िठगने और 17% ब¸चे (0-6 वषª) अÐप वजन के पाए 

गए ह§।  

उपरोĉ एनएफएचएस डेटा और पोषण ůैकर डेटा के िवĴेषण स े पूर ेभारत म¤ ब¸चŌ म¤ 

कुपोषण संकेतकŌ म¤ सुधार िदखाई देता  है। 

(घ) पोषण ůैकर के अनसुार उ°र ÿदशे राºय म¤ गभंीर łप से कुपोिषत (दबुले) के łप म¤ पहचाने 

गए ब¸चŌ कì ितमाहीवार सं´या, िजÆह¤ पोषण सहायता ÿदान कì गई है, िनÌनानसुार है: 

  पहली ितमाही  दूसरी ितमाही  तीसरी ितमाही  

185041 180274 162941 

 

(ड.) यīिप िमशन स±म आंगनवाड़ी एवं पोषण 2.0 केÆþीय ÿायोिजत योजना है तथािप इसका 

कायाªÆवयन राºय सरकार/संघ राºय ±ेý ÿशासन के दायरे म¤ आता है। यह मंýालय वीिडयो 
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कŌफर¤स, बैठकŌ तथा ऑनलाइन पोषण ůैकर िसÖटम एवं कायªøम अनमुोदन बोडª (पीएबी) कì 

बैठकŌ के माÅयम से राºयŌ/संघ राºय ±ेýŌ के साथ िनरतंर जड़ुाव के माÅयम से कायाªÆवयन कì 

लगातार िनगरानी करता है। 

मंýालय ने पूरक पोषण ÿदायगी म¤ पारदिशªता, द±ता और जवाबदेही के िलए "पोषण ůैकर" 

के माÅयम स े गणुव°ा आĵासन, ड्यूटी धारकŌ कì भूिमकाओ ं और िजÌमेदाåरयŌ, खरीद कì 

ÿिøया, आयषु अवधारणाओ ंको एकìकृत करने तथा डेटा ÿबंधन एवं िनगरानी जैसे कई पहलओु ं

को सÓुयविÖथत करने के िलए सभी राºयŌ/संघ राºय ±ेýŌ को िदनांक 13.01.2021 को िदशा-

िनद¥श जारी िकए ह§I पोषण ůैकर के कुछ लाभ इस ÿकार ह§: 

I. पोषण ůैकर म¤ पंजीकृत सभी लाभािथªयŌ को आधार सÂयापन के माÅयम स ेÿमािणत िकया जाता 

है। 

II. पोषण ůैकर म¤ पंजीकरण के बाद सभी लाभािथªयŌ को एसएमएस के माÅयम से उन सेवाओ ंके 

बार ेम¤ सूिचत िकया जाता है, िजनका लाभ वे आंगनवाड़ी Èलेटफॉमª के माÅयम से उठा सकते ह§, 

िजससे नागåरकŌ का ÖवािमÂव बनता है। 

III. इसके अलावा, टीएचआर कì िडलीवरी पर, लाभािथªयŌ के पंजीकृत मोबाइल नंबर पर पोषण 

हेÐपलाइन िववरण के साथ एसएमएस अलटª भेजे जा रहे ह§। यिद लाभाथê को टीएचआर नहé िमलता 

है, तो वह पोषण हेÐपलाइन पर िशकायत दजª करा सकता है। 

iv. "पोषण ůैकर" के साथ, कुपोषण संकेतकŌ पर ताÂकािलक डेटा ÿÂयेक महीने उपलÊध है। 

एनएफएचएस (लगभग 6.1 लाख पåरवारŌ का नमूना आकार) कì तुलना म¤ पोषण ůैकर लगातार 

ÿÂयेक महीने लगभग 8 करोड़ ब¸चŌ का मापन करता है जो लाभािथªयŌ कì ताÂकािलक पोषण िÖथित 

को दशाªता हैI 
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आंगनवाड़ी क¤ þŌ (एडÊÐयूसी) कì अवसंरचना सिुवधाओ ंम¤ सधुार करने के िलए मंýालय 

Ĭारा िविभÆन उपाय िकए गए ह§ िजनम¤ अÆय बातŌ के साथ-साथ आंगनवाड़ी क¤ þŌ म¤ पेयजल 

सिुवधाओ ंएवं शौचालयŌ के िलए िनिधयŌ को øमश: 10,000/- łपए  से बढ़ाकर 17,000/- łपए 

तथा 12,000/- łपए स ेबढ़ाकर 36,000/- łपए कर िदया गया  है। िपछले तीन वषŎ म¤ राजÖथान 

राºय म¤ पयेजल सुिवधा उपलÊध कराने हेतु कुल 1665 आंगनवाड़ी क¤ þ अनुमोिदत िकए गए ह§।  

िमशन स±म आंगनवाड़ी एवं पोषण 2.0 के अंतगªत पांच वषŎ कì अविध म¤ 10000 

आंगनवाड़ी क¤ þ ÿित वषª कì दर से 50,000 आंगनवाड़ी क¤ þŌ के भवनŌ के िनमाªण का ÿावधान है। 

िपछले तीन वषŎ म¤ मनरगेा के साथ अिभसरण म¤ राजÖथान राºय म¤ कुल 1217 आंगनवाड़ी केÆþ 

िनमाªण हेत ुअनमुोिदत िकए गए ह§। 

15व¤ िव° आयोग कì अविध के दौरान, बेहतर पोषण ÿदायगी और ÿारिंभक बाÐयावÖथा 

दखेभाल और िवकास ÿदान करने के िलए िमशन स±म आंगनवाड़ी और पोषण 2.0 के तहत ÿित 

वषª 40,000 आंगनवाड़ी क¤ þŌ (एडÊÐयूसी) कì दर से 2 लाख आंगनवाड़ी क¤ þŌ को स±म आंगनवाड़ी 

के łप म¤ उÆनत िकया जाना है। िपछले तीन वषŎ म¤ राजÖथान राºय म¤ कुल 2961 आंगनवाड़ी क¤ þŌ 

को स±म आंगनवाड़ी क¤ þŌ म¤ उÆनत करने कì मंजूरी दी गई है। 

ÿधानमंýी जनजातीय आिदवासी Æयाय महा अिभयान (पीएम जनमन) योजना के तहत, वषª 

2023-24 और वषª 2024-25 के दौरान राजÖथान राºय को 51 आंगनवाड़ी क¤ þŌ के िनमाªण कì 

मंजूरी दी गई है। 
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िववरण-I 

िमशन पोषण 2.0 योजना के अंतगªत ÿदान कì गई िनिधयŌ का उपयोग सिहत राºय/सघं 

राºय ±ेýवार वषªवार िववरण िनÌनानुसार है: 

øम सं  राºय का नाम  

रािश करोड़ो म¤  
2021-22 2022-23 2023-24 

जारी कì गई 
िनिध  

उपयोग कì गई 
िनिध  

जारी कì गई 
िनिध  

उपयोग कì गई 
िनिध  

जारी कì गई 
िनिध  

उपयोग कì गई 
िनिध  

1 
अंडमान व 
िनकोबार Ĭीप 
समूह 

19.71 13.36 3.85 3.88 12.15 

उपयोिगता 
ÿमाणपý अभी 
तक देय नहé है 

2 आंň ÿदेश 744.60 749.91 827.79 721.45 705.68 

3 
अŁणाचल 
ÿदेश 

170.83 230.77 137.78 145.74 162.06 

4 असम 1319.90 1432.19 1651.63 1717.00 2233.31 
5 िबहार 1574.43 1608.02 1740.09 1586.61 1859.29 
6 चंडीगढ़ 15.32 23.09 33.10 34.33 19.79 
7 छ°ीसगढ़  606.73 522.72 668.96 571.80 579.46 

8 
दादरा और 
नगर हवेली एवं  
दमन और दीव 

9.33 9.56 5.80 5.80 11.97 

9 िदÐली 133.11 125.52 182.77 142.84 161.81 
10 गोवा 10.84 12.92 14.71 16.83 13.95 
11 गजुरात 839.86 757.92 912.64 552.30 1126.80 
12 हåरयाणा 173.03 146.99 195.25 150.24 225.78 
13 िहमाचल ÿदेश 247.99 386.68 270.24 247.76 301.09 

14 
जÌमू और 
कÔमीर 

405.74 704.57 479.01 416.23 530.88 

15 झारखंड 352.98 183.30 430.91 596.03 664.30 
16 कनाªटक 1003.70 984.62 765.87 885.65 912.96 
17 केरल 388.23 397.98 444.98 325.43 306.64 
18 लĥाख 14.70 14.67 18.79 18.79 19.62 
19 ल±Ĭीप 2.11 2.73 0.44 0.44 2.88 
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øम सं  राºय का नाम  

रािश करोड़ो म¤  
2021-22 2022-23 2023-24 

जारी कì गई 
िनिध  

उपयोग कì गई 
िनिध  

जारी कì गई 
िनिध  

उपयोग कì गई 
िनिध  

जारी कì गई 
िनिध  

उपयोग कì गई 
िनिध  

20 मÅय ÿदेश 1085.47 1055.83 1011.57 1038.67 1123.11 
21 महाराÕů 1713.39 1609.02 1646.17 1589.97 1699.52 
22 मिणपरु 228.92 177.28 135.95 167.74 201.28 
23 मेघालय 173.33 177.86 192.39 200.24 269.69 
24 िमजोरम 59.32 61.57 42.81 53.02 100.27 
25 नागाल§ड 159.80 160.21 199.30 190.47 262.91 
26 ओिडशा 1065.98 871.20 923.92 884.96 968.80 
27 पदुदचुेरी 2.78 6.13 0.12 6.68 4.48 
28 पंजाब 383.52 177.94 75.31 247.25 307.87 
29 राजÖथान 682.65 771.64 974.02 936.17 1091.96 
30 िसि³कम 25.73 24.59 20.33 24.09 33.49 
31 तिमलनाडु 655.38 681.28 766.81 741.30 880.79 
32 तेलंगाना 482.33 479.30 550.69 503.33 507.87 
33 िýपरुा 186.72 171.66 150.52 186.55 244.22 
34 उ°र ÿदेश 2407.55 2341.91 2721.87 2622.64 2668.69 
35 उ°राखंड 353.65 336.03 425.84 364.77 288.24 
36 पिĲम बंगाल 668.35 1378.31 1227.59 1455.89 1237.56 

 कुल  18368.01 18789.28 19849.82 19352.89 21741.17  
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िववरण-II 

 लाभािथªयŌ का राºयवार िववरण (िदनांक 8.12.2024 तक पोषण ůैकर डटेा के अनुसार): 

øम स ं  राºय  कुल लाभाथê  
1 आंň ÿदेश 

3152991 
2 अŁणाचल ÿदेश 

102149 
3 असम 

3449889 
4 िबहार 

10655392 
5 छ°ीसगढ़  

2666135 
6 गोवा 

57483 
7 गजुरात 

3527086 
8 हåरयाणा 

1954637 
9 िहमाचल ÿदेश 

570756 
10 झारखंड 

3359243 
11 कनाªटक 

4386958 
12 केरल 

2097217 
13 मÅय ÿदेश 

7490274 
14 महाराÕů 

6665962 
15 मिणपरु 

330119 
16 मेघालय 

408456 
17 िमजोरम 

133565 
18 नागाल§ड 

130603 
19 ओिडशा 

4205691 
20 पंजाब 

1659888 
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21 राजÖथान 
4281870 

22 िसि³कम 
40593 

23 तिमलनाडु 
4175319 

24 तेलंगाना 
1934493 

25 िýपरुा 
353997 

26 उतर ÿदेश 
22251412 

27 उ°राखंड 
840899 

28 पिĲम बंगाल 
8676876 

29 अंडमान और िनकोबार Ĭीप समूह 
12184 

30 दादरा और नगर हवेली - दमन व दीव 
38014 

31 िदÐली 
668642 

32 जÌमू एवं कÔमीर 
890496 

33 लĥाख 
18615 

34 ल±Ĭीप 
4631 

35 पदुचुेरी 
35725 

36 संघ राºय ±ेý -चंडीगढ़ 
42811 

 कुल  101271071 
 

TRADE OFFICERS IN INDIAN EMBASSIES 

3075. SHRI GODAM NAGESH: 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 
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(a) whether the Government has data of the detailed list of Trade Officers 

currently attached to Indian Embassies in United States, European Union, 

Japan, Poland, China, Germany, Netherlands, Austria and Hungary; 

(b) if so, the details of trade Officers in the said countries, their officials work and 

contact  details; 

(c) the accountability mechanisms put in place in case trade officers failed to 

respond within prescribed time lines, provide adequate support to Indian 

exporters and demonstrate proactive export promotion strategies etc.; 

(d) the reasons for not making contact details of these critical trade facilitation 

officers publicly accessible to entrepreneurs, traders, and business citizens of 

India; and 

(e) whether the Government is considering creating a centralized, transparent 

digital platform listing all Trade Officers' contact details to enhance ease of doing 

business and if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; 

AND MINISTER OF STATE IN THE MINISTRY OF TEXTILES  

(SHRI PABITRA MARGHERITA): 

(a) Yes, the Commercial Representative designated by Head of Mission/Head 

of Post in the Indian Missions/Posts abroad looks after trade related work.  

(b) Details are given as enclosed Statement. 

(c) Commercial Representatives posted in Indian Missions/Posts abroad are 

entrusted with the responsibility of promptly addressing trade queries, following 
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up on trade, technology, tourism and investment-related matters, and extending 

support to Indian businesses with interest in the markets concerned. The Head 

of Mission/Post regularly evaluates the performance of the Commercial Section, 

including their responsiveness and effectiveness in pursuing these tasks.  

(d) Does not arise. 

(e) The official website of the Ministry of External Affairs provides links to the 

websites of all Indian Missions/Posts abroad which include the contact details of 

the respective Commercial Representatives.  

STATEMENT 

List of Commercial Representatives at Missions/Posts abroad as on date 

S. 
N
o. 

Country/
HQ 

Mission/
Post 

Address Name Designati
on 

Phone No. Email ID 

1 USA Embassy 
of India 
Washingt
on 

Embassy of 
India, 
Washington 
2107, 
Massachus
etts Avenue 
NW 
Washington 
DC 20008 

Dr. 
Ajay 
Kuma
r 
 
 

Minister 
(Commer
ce) 
 

+1-202-939-
7000 
 
+1-202-  
7974693 

mincom.washington@m
ea.gov.in 
 
 
com3.washington@mea.
gov.in 

2 Europea
n Union 

Embassy 
of India 
Brussels 

Embassy of 
India to 
Belgium, 
Luxembour
g and the 
European 
Union 

 
Mr. 
Pank
aj 
Pukh
an 

First 
Secretary 
(Commer
ce) 

 
 
+32 02-645 
1853 
 

 
sseu.brussels@mea.gov
.in 
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Chaussée 
de Vleurgat 
217, 1050 
Bruxelles 

 
 

3 Japan Embassy 
of India     
Tokyo 

Embassy of 
India, 2-2-
11, Kudan-
Minami, 
Chiyoda- 
Ku, Tokyo, 
Japan- 102 
0074 

Mr. 
Karun 
Bans
al 

Counsello
r 
(Commer
cial) 

+81 80 3214 
4729 

fstrade.tokyo@mea.gov.
in 

4 Poland Embassy 
of India   
Warsaw 

Embasy of 
India, 
Warswa, 2 
Mysliwiecka 
Street, 
Warsaw 00-
459, Poland 

Mr. 
Moha
n Lal 

Counsello
r 
(Commer
ce) 

+48 22 540 00 
06 
+48 606700103 

hoc.warsaw@mea.gov.i
n 

5 China Embassy 
of India    
Beijing 

Embassy of 
India, 
Beijing, 
No.5, Liang 
Ma Qiao Bei 
Jie, 
Chaoyang 
District, 
Beijing 
100600 
China 

Dr. 
Gauta
m 
Kuma
r 
Pand
ey 
 
 

First 
Secretary 
(Trade 
and 
Commerc
e) 
 

+86-10-8531 
2500/2501/2502
/2503 

ccom.beijing@mea.gov.i
n 

6 German
y 

Embassy 
of India     
Berlin 

Embassy of 
India, 
Berlin, 
Tiergartenst
raße 17, 
10785 
Berlin, 
Germany 

Dr. 
Dines
h Antil 
 
 

First 
Secretary 
(ITOU, 
Economic 
and 
Commerc
e) 
 

+49-30-
25792742 

com.berlin@mea.gov.in 
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7 Netherla
nds 

Embassy 
of India         
The 
Hague 

Embassy of 
India, The 
Hague, 
Buitenrustw
eg 2, 
2517 KD 
The Hague, 
The 
Netherlands 

Mr. 
Satya 
Pinise
tty 
 
 

First 
Secretary 
(Economi
c and 
Commerc
e) 
 

+31-703457771 trade.thehague@mea.g
ov.in 

8 Austria Embassy 
of India     
Vienna 

Embassy of 
India, 
Vienna, 
Kärntner 
Ring 2 
1010 
Vienna, 
Austria 

Ms. 
Nidhi 
Dhim
an 
 

First 
Secretary 
(Economi
c and 
Commerc
e) 

+43 9006375; 
 

 
comm.vienna@mea.gov
.in 

9 Hungary Embassy 
of India 
Budapest 

Embassy of 
India, 
Budapest, 
1025 
Budapest, 
Buzavirag 
Utca 14 

Mr. 
Rajee
v 
Kuma
r 

Second 
Secretary 
(Commer
cial, 
Consular 
and 
HOC) 

+3613257567 hoc.budapest@mea.gov
.in 

 

FUNDS CRISIS UNDER NHM IN KERALA 

3076. DR. SHASHI THAROOR: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Government has resumed the flow of funds to the State 

Government of Kerala under the National Health Mission (NHM), which it had 

withheld earlier due to the refusal of State Government to comply with its 

branding requirements; 
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(b) if so, the details thereof and if not, the reasons therefor; 

(c) whether the implementation of the NHM in the State of Kerala has plunged 

into crisis, due to the withholding of funds; and 

(d) if so, the steps taken by the Union Government to bring the implementation 

of NHM in Kerala back on track? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 
OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  
(SHRI PRATAPRAO GANPATRAO JADHAV): 
(a) to (d): Under the National Health Mission, technical and financial support is 

provided to the States/UTs for improvement in health infrastructure and 

strengthening healthcare systems. 

All the States/UTs execute a Memorandum of Understanding (MoU) with 

Government of India as per framework of National Health Mission (NHM), which 

mandates compliance by the States of the guidelines issued under NHM as per 

the Clause 10.3 and 10.10. 

State Government of Kerala vide letter dated 26th June 2024, has 

informed that Health and Family Welfare Department of Kerala has issued an 

order to comply with the guidelines of Government of India. In pursuance of 

commitment of compliance, an  amount of Rs. 702.63 cr. has been released out 

of allocation of Rs. 913.24 cr for FY 2024-25 under NHM.  

The proposals from State/UT Governments are received in the form of 

Programme Implementation Plans (PIPs) under NHM and Government of India 



 
 
13.12.2024  480
   
 

 

provides approval for the proposals in the form of Record of Proceedings (RoPs) 

as per norms and available resources. The approval given to State Government 

of Kerala is available in public domain at 

https://nhm.gov.in/index4.php?lang=1andlevel=0andlinkid=53andlid=66  

 

IMPLEMENTATION OF AB-PMJAY IN KERALA 

3077. ADV. DEAN KURIAKOSE: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is considering an increase in the premium of AB-

PMJAY for eligible family considering the morbidity and demographic profile in 

Kerala, if so, the details thereof; 

(b) the details of amount of funds allocated and expenditure incurred by the 

Union Government and State Government under the said scheme since the 

inception of the program, year-wise; 

(c) the details of claims overdue/pending payments of the PMJAY program 

implementation in Kerala; and 

(d) whether the Government is considering any additional assistance to the State 

taking into account the high utilisation of the program, if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 
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(a) to (d): Ayushman Bharat - Pradhan Mantri-Jan Arogya Yojana (AB-PMJAY) 

is completely funded by the Government and the costs are shared between 

Central and State Governments as per the existing policy of the scheme. The 

ratio of Central share to State share in the State of Kerala is 60:40. Central 

Government’s share of Grant-in-Aid is based on the above sharing pattern ratio 

for the actual cost of treatment of the scheme beneficiary families or maximum 

ceiling amount decided by Government of India (presently Rs. 1052 per family 

per year), whichever is less.As of now, any additional expenditure over and 

above the maximum ceiling amount has to be borne by the State Government 

as per the current applicable guidelines. 

The funding of AB-PMJAY is entirely demand driven. Funds are released 

to the States/UTs on the basis of the actual demand received from them. There 

is no State/UT–wise allocation of funds. As per the defined process, States/UTs 

are required to furnish the Utilization Certificate of previously received funds 

prior to every new fund release. 

In the State of Kerala, AB-PMJAY is implemented in convergence with the 

State’s own health assurance scheme. The total number of eligible families 

overall is 41.83 lakh. Out of these, 23.97 lakh families are supported by both 

Central and State government. The remaining families are supported under the 

State scheme and the treatment cost for these families is borne by the State 

government. The details of Central share of funds released to the State of Kerala 
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under AB-PMJAY since inception of scheme are are given in the enclosed 

Statement. 

Under AB-PMJAY, claims are settled by respective State Health 

Agencies under the State Government. 

STATEMENT 

Details of Central share of funds released to the State of Kerala under 

AB-PMJAY since inception of scheme 

(in crore of Rupees) 

Financial Year Central share of funds released for AB-PMJAY 

families 

2018-19 25 

2019-20 97.56 

2020-21 145.61 

2021-22 138.90 

2022-23 151.34 

2023-24 155.49 

2024-25 151.34 

 

 

ORGAN TRANSPLANT 

3078.   SHRI YUSUF PATHAN: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of organ transplants that took place in the country during the 

last three years, State-wise and year-wise; 
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(b) the number of these transplants done in Government and private hospital 

separately in the country; and 

(c)  the details of the cost of heart, lungs and kidney transplant in the country 

at present in Government and private hospitals? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c) The year-wise number of organ transplants reported by States/UTs 

during the last three years is given in the enclosed Statement-I. 

The States/UTs which have reported the number of transplants done in 

government and private hospitals separately in the country is given at the 

enclosed Statement-II. 

The cost of heart, lungs and kidney transplant differs from hospital-to-

hospital depending upon the facilities provided and various other factors. 

However, rates of heart, lungs and kidney transplantation have been mentioned 

under CGHS for treatment of the beneficiaries, which are: Lungs Transplant - 

Rs. 25 lakhs; Heart Transplant - Rs. 15 lakhs; Heart and Lungs Transplant 

(combined) - Rs. 35 lakhs; Kidney Transplant (related) non-NABH / NABH - Rs. 

2,00,000/- / Rs. 2,30,000/-; Kidney Transplant (unrelated) including 

immunosuppressant therapy non-NABH / NABH - Rs. 3,00,000/- / 3,45,000/-. 

Also, as far as Central Government hospitals are concerned, the cost for 

organ transplantation is usually either free or subsidized. Further, under 
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Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB-PMJAY), various 

packages for renal transplantation in empanelled hospitals are available. 

 
STATEMENT-I 

Number of organ transplants reported by States/UTs during the last three 
years 

 
S.No. States/UTs 2021 2022 2023 

1 Andaman Nicobar Island 0 0 0 
2 Andhra Pradesh 260 374 467 
3 Arunachal Pradesh 0 0 0 
4 Assam 38 64 58 
5 Bihar 25 22 25 
6 Chandigarh 195 228 336 
7 Chhattisgarh 32 75 74 

8 
Dadra and Nagar Haveli and 
Daman andDiu 

0 0 0 

9 Delhi 1773 3818 4426 
10 Goa 8 3 6 
11 Gujarat 800 1077 1054 
12 Haryana 905 81 94 
13 Himachal Pradesh 2 2 0 
14 Jammu and Kashmir 21 52 51 
15 Jharkhand 2 7 8 
16 Karnataka 494 837 1218 
17 Kerala 1035 1472 1437 
18 Ladakh 0 0 0 
19 Lakshadweep 0 0 0 
20 Madhya Pradesh 180 243 290 
21 Maharashtra 1307 1525 1919 
22 Manipur 10 17 43 
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23 Meghalaya 0 0 0 
24 Mizoram 0 0 0 
25 Nagaland 0 0 0 
26 Odisha 125 178 197 
27 Puducherry 24 38 67 
28 Punjab 484 535 604 
29 Rajasthan 407 604 744 
30 Sikkim 0 0 0 
31 Tamil Nadu 1665 2245 2428 
32 Telangana 1137 1179 1301 
33 Tripura 0 0 0 
34 Uttar Pradesh 510 233 434 
35 Uttarakhand 3 4 26 
36 West Bengal 817 1128 1071 

Total 12259 16041 18378 
 

STATEMENT-II 
Number of transplants done in government and private hospitals as 

reported by the States/UTs  
 

S. 
No
. 

State/UT 2021 2022 2023 
Governme

nt 
Privat

e 
Governme

nt 
Privat

e 
Governme

nt 
Privat

e 
1 Assam - - 11 36 15 43 
2 Andhra 

Pradesh 
3 260 1 380 20 450 

3 Chandigar
h 

195 0 228 0 339 0 

4 Chhattisgar
h 

- - 2 78 15 57 

5 Delhi NCR - - 423 3395 455 3971 
6 Dadra 

andNagar 
0 0 0 0 0 0 



 
 
13.12.2024  486
   
 

 

Haveli and 
Daman 
andDiu 

7 Goa 2 6 0 4 3 3 
8 Gujarat 364 436 481 596 440 624 
9 Haryana 0 84 0 81 0 94 

10 Himachal 
Pradesh 

2 0 0 0 0 0 

11 Jammu 
andKashmi

r 

21 0 53 0 51 0 

12 Kerala 50 1098 84 1358 91 1334 
13 Madhya 

Pradesh  
2 178 3 245 5 285 

14 Manipur - - 0 17 0 25 
15 Odisha 12 112 17 162 23 191 
16 Puducherry - - 29 8 49 12 
17 Punjab 0 486 0 547 0 491 
18 Rajasthan 53 354 73 530 82 727 
19 Tamil Nadu  13 365 151 727 253 682 
20 Telangana 67 409 53 474 70 481 
21 Uttar 

Pradesh 
109 137 140 158 171 224 

22 Uttarakhan
d 

0 3 0 19 2 15 

23 West 
Bengal 

55 764 75 1028 67 992 

Total 948 4692 1824 9843 2151 10701 
 
 

DATA ON VOTERS WITH DISABILITIES 

3079. SHRI KIRTI AZAD: 

Will the Minister of LAW AND JUSTICE be pleased to state: 
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(a) whether the data on voters with disabilities who voted from polling booths in 

elections is collected across the country, State-wise; 

(b) if so, the details thereof and if not, the reason therefor; 

(c) the number of polling booths manned by persons with disabilities in the last 

general election, State-wise and all State elections in the last three years; and 

(d) the number of grievances received by the Election Commission on the 

Saksham Portal for inaccessible polling booths in the last general election? 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE  IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 

(a): The Election Commission of India (ECI) has informed that no such data 

is collected. 

(b):  Not applicable. 

(c): The ECI has provided the requisite data which is given in the enclosed 

Statement. 

(d):  The ECI has informed that on saksham portal, 32 complaints were 

received related to poll day during the last General Election to Lok Sabha 2024 

and none of them were related to inaccessible polling booths. 

STATEMENT 

The number of polling booths manned by persons with disabilities in the 

last General Election, State-wise and all State Elections in the last three 

years 

State / UT In Lok Sabha 
GE 

In State Elections (Last 
03 Yrs.) 
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Andhra Pradesh 59 37 
Arunachal Pradesh  03 03 
Assam 23 Not Applicable 
Bihar  230 Not Applicable 
Chhattisgarh 90 90 
Goa 08 09 
Gujarat  33 33 
Haryana 76 76 
Himachal Pradesh  28 37 
Jharkhand 48 46 
Karnataka 224 224 
Kerela 06 Not Applicable 
Maharashtra  265 253 
Madhya Pradesh  166 170 
Manipur 03 01 
Meghalaya 01 00 
Mizoram  01 00 
Nagaland 04 03 
Odisha 84 84 
Punjab  104 71 
Rajasthan 200 200 
Sikkim 01 00 
Tamil Nadu 03 Not Applicable 
Telangana 120 120 
Tripura 60 44 
Uttar Pradesh 317 40 
Uttarakhand 70 06 
West Bengal  30 Not Applicable 
Andaman and Nicobar 
Islands 

00 00 

Chandigarh  05 Not Applicable 
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Delhi 07 Not Applicable 
Dadar and Nagar 
Haveli and Daman and 
Diu 

03 Not Applicable 

Jammu and Kashmir 85 93 
Ladakh 02 Not Applicable 
Lakshadweep 00 00 
Puducherry 01 00 

 

ESTABLISHMENT OF SFNS 

3080. SHRI VISHALDADA PRAKASHBAPU PATIL: 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :-  

(a) whether the Government has any plan for development of an early warning 

system designed to capture broader trends and potential flashpoints to address 

the current instability in the South Asian geopolitical landscape; 

(b) if so, the details thereof and if not, the reasons therefor;   

(c) whether the Ministry has considered establishing a Specialized 

Neighbourhood Foreign Service (SFNS) to address the south asian geopolitical 

challenges; and 

(d) if so, the details thereof along with the impact on the existing Indian Foreign 

Service officers, selection and training for SFNS and if not, the reasons therefor?  
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THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

(a) and (b) Government keeps a vigilant watch on all developments which have 

a bearing on India’s national security, and takes all necessary measures to 

safeguard it.  

(c) and (d) No. There is no proposal for creation of a Specialized Neighbourhood 

Foreign Service (SFNS). The Indian Foreign Service (IFS) officers are deployed 

in our diplomatic Missions and Posts, including in the South Asian region, to 

adequately carry out all requisite functions. 

 

JAN AUSHADHI KENDRAS IN BENGALURU  

3081. SHRI P. C. MOHAN:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the number of Jan Aushadhi Kendras (JAKs) established, along with the 

number of functional and closed JAKs in Karnataka, particularly in Bengaluru 

Urban district, during the last five years, district-wise;  

(b) the number of beneficiaries of JAKs in Karnataka during the said period, 

district-wise; and  

(c) the details of funds allocated and disbursed for the establishment and 

operation of Jan Aushadhi Kendras in Karnataka, district-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a): During the last five financial year (FY 2019-20 to FY 2023-24), 814 Jan 

Aushadhi Kendras (JAKs) have been opened and 145 JAKs have been closed 

till 30.11.2024 in Karnataka. During this period 309 JAKs have been opened and 

28 JAKs have been closed in Bengaluru Urban District of Karnataka. District-

wise number of JAKs opened and closed during the last five financial years in 

Karnataka is given in the enclosed Statement-I. 

(b): It is estimated that on a daily basis 10-12 lakhs consumers buy medicines 

from more than 14300 Jan Aushadhi Kendras spread across the country. 

(c): The Department provides an incentive @ 20% of monthly 

purchases made by JAK, subject to a ceiling of Rs. 20,000/- per month. In 

addition, a one-time incentive of Rs. 2.00 lakh is provided to the JAKs opened 

in North-Eastern States, Himalayan areas, Island territories, and areas 

mentioned as aspirational districts by NITI Aayog or opened by women 

entrepreneurs, ex-servicemen, Divyang, SC and ST in the form of support 

towards furniture, computers, refrigerators, and other fixtures. During last three 

Financial Years, Rs. 21.23 Crore have been disbursed as incentive to more than 

1500 JAKs in the State of Karnataka. District-wise and Financial Year-wise 

details of incentive disbursed to JAKs in Karnataka is given in the enclosed 

Statement-II. 
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STATEMENT-I 
 

Year- wise and District wise details of JAKs opened and closed during the last five financial years in Karnataka  
S. 
No 

Name of the 
District 

2019-20 2020-21 2021-22 2022-23 2023-24 Grand Total 
Opened Closed Opened Closed Opened Closed Opened Closed Opened Closed Opened Closed 

1 Bagalkote 5 0 4 0 3 0 1 1 3 4 16 5 
2 Ballari 4 0 3 0 0 0 8 0 6 2 21 2 
3 Belagavi 2 0 2 1 2 1 2 0 1 3 9 5 
4 Bengaluru Rural 1 0 0 0 1 1 3 0 3 0 8 1 
5 Bengaluru Urban 56 0 111 4 36 0 51 6 55 18 309 28 
6 Bidar 3 0 4 1 0 0 2 1 1 1 10 3 
7 Chamarajanagara 2 0 0 0 2 0 2 0 0 1 6 1 
8 Chikkaballapura 1 0 0 0 1 0 1 1 3 0 6 1 
9 Chikkamagaluru 1 0 1 1 2 1 1 1 4 0 9 3 

10 Chitradurga 3 0 1 1 1 1 4 0 3 2 12 4 
11 Dakshina Kannada 18 0 43 1 5 0 1 0 10 3 77 4 
12 Davangere 3 0 7 0 4 0 2 0 5 0 21 0 
13 Dharwad 8 0 7 3 2 0 1 1 3 6 21 10 
14 Gadag 2 0 1 1 0 0 1 1 2 0 6 2 
15 Hassan 0 0 2 0 0 0 2 0 4 3 8 3 
16 Haveri 7 0 6 1 5 0 1 0 3 2 22 3 
17 Kalaburagi 1 0 5 2 0 0 4 0 5 3 15 5 
18 Kodagu 0 0 8 2 3 0 2 1 3 1 16 4 
19 Kolar 0 0 2 0 2 1 1 0 5 1 10 2 
20 Koppal 4 0 2 0 1 0 0 0 7 0 14 0 
21 Mandya 2 0 3 4 5 0 6 0 5 3 21 7 
22 Mysuru 6 0 7 4 4 0 5 0 9 9 31 13 
23 Raichur 2 0 2 1 2 1 2 1 0 2 8 5 
24 Ramanagara 2 0 1 2 0 0 0 0 2 0 5 2 
25 Shivamogga 5 0 4 0 2 0 3 0 1 7 15 7 
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26 Tumakuru 8 0 3 1 4 0 2 2 2 3 19 6 
27 Udupi 12 0 15 2 6 0 6 0 8 4 47 6 
28 Uttara Kannada 3 0 7 1 1 0 1 0 2 7 14 8 
29 Vijayanagar 2 0 2 0 1 0 1 0 0 0 6 0 
30 Vijayapura 6 0 7 0 4 0 1 0 7 2 25 2 
31 Yadgir 2 0 2 1 0 1 0 0 3 1 7 3 

Total 171 0 262 34 99 7 117 16 165 88 814 145 
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STATEMENT-II 
 

The Financial Year wise and district wise incentive disbursed to JAKs during the last 
three financial year in the state of Karnataka 

(Rs. In Crore) 
Sl. 
No. 

Name of District No. of 
JAKs 

2021-22 2022-23 2023-24 Total 

1 BAGALKOTE 33 0.14 0.09 0.05 0.28 
2 BALLARI 28 0.03 0.04 0.17 0.25 
3 BELAGAVI 28 0.07 0.07 0.12 0.26 
4 BENGALURU RURAL 40 0.07 0.08 0.12 0.27 
5 BENGALURU URBAN 413 2.13 2.98 2.79 7.89 
6 BIDAR 32 0.05 0.09 0.10 0.25 
7 CHAMARAJANAGARA 15 0.05 0.08 0.09 0.23 
8 CHIKKABALLAPURA 14 0.04 0.04 0.12 0.20 
9 CHIKKAMAGALURU 26 0.06 0.10 0.16 0.32 

10 CHITRADURGA 24 0.07 0.11 0.13 0.31 
11 DAKSHINA KANNADA 129 0.59 0.64 0.59 1.82 
12 DAVANGERE 36 0.19 0.23 0.28 0.70 
13 DHARWAD 52 0.15 0.15 0.15 0.44 
14 GADAG 17 0.06 0.09 0.11 0.26 
15 HASSAN 27 0.08 0.11 0.23 0.42 
16 HAVERI 45 0.11 0.20 0.23 0.54 
17 KALABURAGI 36 0.07 0.10 0.18 0.35 
18 KODAGU 23 0.11 0.14 0.13 0.38 
19 KOLAR 20 0.05 0.10 0.16 0.32 
20 KOPPAL 24 0.08 0.09 0.10 0.27 
21 MANDYA 52 0.18 0.23 0.19 0.60 
22 MYSURU 85 0.45 0.31 0.28 1.03 
23 RAICHUR 35 0.11 0.07 0.10 0.29 
24 RAMANAGARA 20 0.05 0.05 0.03 0.13 
25 SHIVAMOGGA 49 0.23 0.19 0.13 0.55 
26 TUMAKURU 49 0.19 0.22 0.15 0.56 
27 UDUPI 76 0.41 0.48 0.30 1.19 
28 UTTARA KANNADA 36 0.12 0.10 0.11 0.34 
29 VIJAYANAGAR 13 0.09 0.09 0.05 0.23 
30 VIJAYAPURA 47 0.15 0.17 0.10 0.42 
31 YADGIR 17 0.06 0.02 0.05 0.13 

Grand Total 1,541 6.24 7.48 7.51 21.23 
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VACANCY IN PASSPORT OFFICE IN KOKRAJHAR AND BTR  

3082. SHRI JOYANTA BASUMATARY: 

Will the minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) the details of passport office employees posted in the Kokrajhar and 

Bodoland Territorial Region (BTR);  

(b) the total number of posts lying vacant in the passport offices of the region, 

category-wise; 

(c) whether the Government is aware of the fact that issuance and renewal of 

passports to people is taking a long time in the region; and 

(d) if so, the details thereof along with the corrective action taken/proposed to 

be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS. (SHRI KIRTI VARDHAN SINGH): 

(a) and (b)  In Bodoland Territorial Region, one official  of the Department of 

Posts (DoP) is currently working in the Post Office Passport Seva Kendra 

(POPSK) at Kokrajhar under Passport Office in Guwahati. Further, additional 

DoP officials are on standby for providing uninterrupted service delivery to the 

citizens in the region. At present, no post is lying vacant at POPSK Kokrajhar. 

(c) and (d) The appointment availability in the POPSK Kokrajhar is next day. 

However, the issuance and renewal of passport depend on the availability of 

police verification report to be provided by the State Government authorities.  
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POSHAN ABHIYAAN 
  

3083. SHRI C. N. ANNADURAI: 
SHRI G. SELVAM: 
SHRI NAVASKANI K.: 

 Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

 (a)  the details of the objectives and main features of Poshan Abhiyaan and 

its implementation status in the country; 

 (b)  the details of measures, if any, taken to improve the nutritional status of 

children in tribal and backward areas under the scheme; 

 (c)  the steps being taken to enhance the use of technology and data 

monitoring in tracking nutritional outcomes; 

 (d)  the future roadmap for achieving the targets set under Poshan Abhiyaan; 

 (e)  whether the Government has identified gaps in the implementation of 

Poshan Abhiyaan, if so, the details of such gaps identified and the corrective 

action taken thereon; and 

 (f)  the measures being taken to ensure timely delivery of benefits under the 

scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 
DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

 (a) to (f) Poshan Abhiyaan was launched in March 2018 with the goal to reduce, 

with the support of Ministry of Health and Family Welfare, stunting, being 
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underweight among children, low-birth weight among infants and anaemia in 

children, adolescents and women. 

Under the 15th Finance Commission, various components like Anganwadi 

services, Poshan Abhiyaan and Scheme for Adolescent girls (of 14-18 years in 

Aspirational Districts and North-Eastern region) have been subsumed under the 

umbrella Mission Saksham Anganwadi and Poshan 2.0 (Mission Poshan 2.0) to 

address the challenge of malnutrition. The objectives of Mission are as follows:  

 To contribute to the development of human capital in the country;  

 Address challenge of malnutrition;  

 Promote nutrition awareness and good eating habits for sustainable 

health and wellbeing  

  Mission Poshan 2.0 is a universal self-selecting umbrella scheme that is 

being implemented across the country including tribal and backward areas. It is 

a Centrally Sponsored mission, where the responsibility for implementation lies 

with the States/UTs.  

Nutrition goes beyond mere eating of food; it requires proper digestion, 

absorption, and metabolism which are influenced by factors like sanitation, 

education and access to safe drinking water. As malnutrition requires a multi-

sectoral approach involving dimensions of food, health, water, sanitation and 

education, it is crucial to effectively address the issue of malnutrition. The 
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challenge of malnutrition is being addressed under Mission Saksham 

Anganwadi and Poshan 2.0 by establishing cross cutting convergence amongst 

18 Ministries/Departments. 

Under this Mission, a new strategy has been made for reduction in 

malnutrition and for improved health, wellness and immunity through activities 

like community engagement, outreach, behavioral change, and advocacy. It 

focuses on Maternal Nutrition, Infant and Young Child Feeding Norms, treatment 

of Severe Acute Malnutrition (SAM)/ Moderate Acute Malnutrition (MAM) and 

wellness through AYUSH practices to reduce prevalence of wasting, stunting, 

anaemia and being underweight. 

Under this scheme, Supplementary Nutrition is provided to Children (6 

months to 6 years), Pregnant Women, Lactating Mothers and Adolescent Girls 

to beat the inter-generational cycle of malnutrition by adopting a life cycle 

approach. Supplementary nutrition is provided in accordance with the nutrition 

norms contained in Schedule-II of the National Food Security Act. These norms 

have been revised and upgraded last year. The old norms were largely calorie-

specific; however, the revised norms are more comprehensive and balanced in 

terms of both quantity and quality of supplementary nutrition based on the 

principles of diet diversity that provides quality protein, healthy fats and 

micronutrients. 
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Fortified rice is being supplied to AWCs to meet the requirement of micro-

nutrients and to control anaemia among women and children. Greater emphasis 

is being laid on the use of millets for preparation of Hot Cooked Meal at least 

once a week and Take Home ration at Anganwadi centers. 

Ministries of Women and Child Development and Health and Family 

Welfare have jointly released the protocol for Community Management of 

Malnutrition (CMAM) to prevent and treat severely acute malnutrition in children 

and for reducing associated morbidity and mortality. 

Under this Mission, one of the major activities undertaken is Community 

Mobilization and Awareness Advocacy leading to a Jan Andolan to educate 

people on nutritional aspects. State and UTs are conducting and reporting 

regular sensitisation activities under community engagement programmes 

during Poshan Maahs and Poshan Pakhwadas celebrated in the months of 

September and March-April respectively. Community Based Events (CBEs) 

have served as a significant strategy in changing nutritional practices and all 

Anganwadi workers are required to conduct two Community Based Events every 

month. 

IT systems have been leveraged to strengthen and bring about 

transparency in nutrition delivery systems at the Anganwadi centres. The 

‘Poshan Tracker’ application was rolled out on 1st March, 2021 as an important 
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IT governance tool. It facilitates monitoring and tracking of infrastructure and 

service delivery at Anganwadi Centres (AWCs) and beneficiaries on defined 

indicators.  

Poshan Tracker is available in 24 languages including Hindi and English. 

It has facilitated near real time data collection for Anganwadi Services. Monthly 

dashboards and factsheets are provided at various levels, from Central level to 

Project level for timely course corrections and focused interventions. 

Beneficiary Registration module has been introduced in the Poshan 

Tracker which has a feature for self-registration by the beneficiary by selecting 

Anganwadi centre. Further, existing beneficiaries can view the facilities available 

to them on their mobile phone under this mission. 

Anganwadi workers are mandated to measure height and weight of all 

children (0-6 years) once a month. On the basis of height and weight data 

entered by Anganwadi workers, the Poshan Tracker is being leveraged for 

regular identification of stunting, wasting, under-weight prevalence among 

children as per WHO standards.  

 Details of registered beneficiaries under the mission are provided at enclosed 

Statement. 
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STATEMENT 

 Details of registered beneficiaries under the mission as on October 2024 
from Poshan Tracker are as follows: 
  

Categories of beneficiaries  Number of 
beneficiaries  

Children (0 – 6 years) 8,82,87,007 
Pregnant women 61,28,029 
Lactating mothers 44,18,840 
Adolescent girls  
(of 14-18 years in Aspirational 
Districts and North-East region) 

23,47,552 

  
 

INTERNATIONAL ARBITRATION AND MEDIATION 

3084. SHRI SUKANTA KUMAR PANIGRAHI: 

Will the MINISTER OF LAW AND JUSTICE be pleased to state: 

(a) the steps have been taken by the Government to promote our country as a 

global hub for arbitration and mediation with road map for next five years; 

(b) the measures being taken to improve the institutional framework, 

infrastructure, and legal ecosystem to attract international arbitration and 

mediation cases including enhancing skill and capacity building; 

(c) the plan of the Government in facilitating training and capacity-building for 

professionals in the field of arbitration and mediation for the next five years; 
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(d) whether the Government is considering any reforms or incentives for foreign 

investors and businesses to resolve disputes in India through arbitration and 

mediation; and 

(e) if so, the details of such initiatives planned for the next five years and their 

expected impact on the growth of our country as an arbitration and mediation 

destination? 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE  IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 

(a) to (c)  During the past decade, the Government of India has taken various 

initiatives to promote Alternative Dispute Resolution (ADR) mechanisms and is 

committed to take further policy and legislative intervention to strengthen these 

mechanisms and make them more efficacious and expeditious. The major 

initiatives, steps and measures taken by the Central Government over the years 

in this regard include; 

(i)    The Arbitration and Conciliation Act, 1996 has been progressively amended 

in the years 2015, 2019 and 2020. These amendments aim at ensuring timely 

conclusion of arbitration proceedings, neutrality of arbitrators, minimizing judicial 

intervention in the arbitral process and efficacious enforcement of arbitral 

awards. The amendments are further aimed at promoting institutional arbitration, 

updating the law to reflect best global practices and resolve ambiguities thereby 
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establishing an arbitration ecosystem where arbitration, domestic and 

international conducted by way of institutional arbitration can grow and flourish.  

(ii)     The India International Arbitration Centre Act, 2019, was enacted to 

provide for the establishment of the India International Arbitration Centre 

(Centre) for the purpose of creating an independent, autonomous and world 

class body for facilitating institutional arbitration and to declare the Centre to be 

an institution of national importance. The Centre has since been established and 

aims to inspire confidence amongst parties, both domestic and international, by 

providing a neutral dispute resolution platform for resolution of commercial 

disputes through arbitration. The Centre has also notified the India International 

Arbitration Centre (Conduct of Arbitration) Regulations, 2023 to facilitate conduct 

of domestic and international arbitrations with a focus on efficient and time-

bound arbitration process. The Chamber of Arbitration established under 

Section 28 of the India International Arbitration Centre Act, 2019 continues to 

empanel reputed arbitrators, both for domestic and international 

arbitrations. The Centre is envisaged to become a model arbitral institution in 

the country, thereby paving the way for enhancing the quality of institutional 

framework for arbitration. 

(iii)    The Commercial Courts Act, 2015 was amended in the year 2018, to 

provide inter-alia for Pre-Institution Mediation and Settlement (PIMS) 

mechanism. Under this mechanism, where a commercial dispute of specified 
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value does not contemplate any urgent interim relief, the parties have to first 

exhaust the mandatory remedy of PIMS before approaching the Court. This is 

aimed at providing an opportunity to the parties to resolve the commercial 

disputes through mediation. 

(iv)    The Mediation Act, 2023, lays down the statutory framework for mediation 

to be adopted by parties to a dispute, especially institutional mediation, wherein 

various stakeholders have also been identified to establish a robust and 

efficacious mediation ecosystem in the country. 

(v)        Facilitating training and capacity building for professionals in the field of 

ADR, including arbitration and mediation, is continuously being done by the India 

International Arbitration Centre, by organizing conferences, seminars and 

trainings for stakeholders including professionals as well as public and private 

entities. 

The Arbitration and Conciliation Act 1996 and Mediation Act 2023 provide 

inter-alia for conduct of international commercial arbitration and international 

mediation respectively. 

(d) to (e)   Legislative and policy interventions along with related reforms in the 

field of alternative dispute resolution including arbitration and mediation, is a 

continuous process being undertaken by the Government, keeping in view the 

changing requirements of the stakeholders. Further, interventions from time to 
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time has contributed towards improving and strengthening the ADR landscape, 

supporting the ease of doing business and enabling the country being seen as 

an attractive destination for investments and economic growth. 

 

SKILL CENTRES IN MEDICAL COLLEGE 

 3085. SHRI RAHUL KASWAN: 

Will the Minister of HEALTH and FAMILY WELFARE be pleased to state: 
 
(a) whether the Government intends to provide sanction and release funds 

for setting up of skill centres in medical college, Raj-MES Bhilwara, Bharatpur, 

Churu and Dungarpur under the scheme Human Resource Development for 

Emergency Medical Services; 

(b) if so, the details thereof along with the time by which the said centres are 

likely to be setup; and  

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 
OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  
(SHRI PRATAPRAO GANPATRAO JADHAV): 

 
(a) to (c): Under scheme for Human Resource Development for Emergency 

Medical Services, Central/ State Government Medical Colleges/ Autonomous 

Institutions are considered for setting up of National Emergency Life Support 
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(NELS) Skill Centres in a geographically representative manner across the 

country. 

The NELS Skill Centres have been sanctioned at SMS Medical College, 

Jaipur; S.P. Medical College, Bikaner; Dr. S. N. Medical College, Jodhpur; 

Jawahar Lal Nehru Medical College, Ajmer; RNT Medical College, Udaipur; 

Government Medical College, Bharatpur; Government Medical College, Kota 

and AIIMS, Jodhpur in Rajasthan. An amount of Rs. 1.40 Crores have been 

released for NELS Skill Centre in Bharatpur. 

 

UTILISATION OF NIRBHAYA FUND 
  

 3086. SHRIMATI PRATIMA MONDAL: 

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:  

(a) the details of the steps being taken to address the increase in crimes 

against women and children from 2.4 lakh in 2012 to 4.5 lakh in 2022, as well as 

the doubling of POCSO incidents from 32,600 in 2017 to 63,400 in 2022, as 

reported in NCRB data;  

(b) the details of the underutilization of the Nirbhaya Fund, with only 33 per 

cent being spent until 2022; and 

(c) whether any measures are being implemented to ensure effective use of 

the fund for safety of women, if so, the details thereof?  
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THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 

DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

(a) ‘Police’ and ‘Public Order’ are State subjects under the Seventh Schedule 

to the Constitution of India and the responsibility to maintain law and order, 

protection of life and property of the citizens including investigation and 

prosecution in cases of crime against women rests with the respective State 

Governments; they are competent to deal with such crimes. 

Increased reporting of crime, as reflected in NCRB report, may be attributable to 

the increased level of awareness among citizens due to various measures taken 

by the government in the last few years including the operationalisation of 

helplines such as Women Helpline -181 and Emergency Response Support 

System (ERSS-112), provisions of Zero-FIR, e-FIR and institutional support to 

the survivors.   

However, the Government gives highest priority to safety and security of 

women and children and has taken several initiatives in this regard.    

A crucial aspect of the protection of women and children is having in force 

‘protective legislation and rule framework’. The Government of India with an aim 

to modernize and improve the criminal justice system has enacted Bharatiya 

Nyaya Sanhita (BNS), Bharatiya Nagarik Suraksha Sanhita (BNSS) and 

Bharatiya Sakshya Adhiniyam (BSA) which came into effect from 1st July, 2024. 

In BNS 2023, the offences against women and children earlier scattered in 
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Indian Penal Code, 1860 have been brought together and consolidated under 

Chapter-V of BNS. In these 3 new codes, the primacy is accorded to ensuring 

justice rather than the punitive measures alone. They have introduced new 

provisions to strengthen laws related to women and children, specifically, 

Section 111 of BNS related to “organized crime”, Section 63 relating to 

intercourse with minors within marriage, Section 69 related to sexual intercourse 

on false promise of marriage, employment, promotion or by suppressing the 

identity and Section 95 related to hiring, employing or engaging a child to commit 

an offence etc. In respect of the crimes related to buying a child for the purposes 

of prostitution (Section 99), gang rape (Section 70) and exploitation of a 

trafficked person (Section 144) the punishment has been increased. Further, in 

respect of certain severe crimes against women like buying child for the 

purposes of prostitution (section 99 of BNS), organised crime (Section 111), 

kidnapping or maiming a child for purpose of begging (Section 139) mandatory 

minimum punishment has been prescribed. Also, Sections 75 and 79 of BNS 

2023 provide additional legal protections against harassment, covering actions 

like unwelcome sexual advances, requests for sexual favours, sexually coloured 

remarks and also word, gesture or act intended to insult modesty of a woman. 

A woman facing sexual harassment at workplace has an option to file a 

complaint under these provisions.  
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Additionally, provisions under section 398 BNSS which introduce Witness 

Protection Schemes, survivor-centric provisions in recording of statements 

[Section 176(1), Sections 179 Section 193(3) and 195 of BNSS and 

acknowledging the critical need to shield witnesses from threats and intimidation 

and Section 2(1)(d) of BSA which now enables electronic or digital record on 

emails, documents on computers, laptop or smartphone, messages and voice 

mail messages stored on digital devices under definition of documents can also 

be referred for protection of women and children.] 

  

Further, a number of schemes/ projects have been/ are being implemented by 

the Government under 'Nirbhaya Fund' for enhancing the safety and security for 

women and girls in the country. 827 Anti-Human Trafficking Units have been set 

up for prevention of human trafficking and support to the victims. To ensure that 

the Police Stations are more women friendly and approachable, as they would 

be the first and single point of contact for any woman walking into a police station 

14,658 Women Help Desks (WHDs) have been set up, of which 13,743 are 

headed by women. Cyber Forensic cum Training Labs have also been 

established in 33 States/UTs with 24,264 person trained in handling cyber 

related cases. To provide integrated support and assistance to women affected 

by violence and facilitate immediate, emergency and non-emergency access to 

a range of services including police, medical, legal aid and counselling, 
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psychological support to fight against any forms of violence against women, 802 

OSCs have been made functional in 36 States/UTs wherein over 10.12 lakh 

women have been assisted so far. To provide help and support to needy women 

and women in distress, Emergency Response Support System (ERSS-112) has 

been established in all 36 States and UTs for various emergencies, with 

computer aided dispatch of field/ police resources. In addition to ERSS, a fully 

functional dedicated Women helpline (WHL-181) is operational in 35 States/ UTs 

except West Bengal. The WHL has also been integrated with ERSS. So far, 

Women Helplines have handled over 1.95 crore calls and assisted over 81.64 

lakh women. 

To ensure that justice is delivered to unfortunate women and young girls 

who are victims of heinous sexual offences, Government has been providing 

financial assistance to States/ UTs for setting up Fast Track Special Courts 

(FTSCs) since 2019. So far, 790 Fast Track Special Courts (FTSCs) have been 

approved, out of which 750 including 408 exclusive POCSO (e-POCSO) courts 

are operational in 30 States/UTs, having disposed of more than 2,87,000 cases 

of rape, and offences under POCSO Act across the country. 

To ensure safety of public places where women work and live, sub-

projects under the Safe City Projects have been implemented in 8 Cities (namely 

Ahmedabad, Bengaluru, Chennai, Delhi, Hyderabad, Kolkata, Lucknow and 

Mumbai). To ensure safe transportation for women, rail and road transport 
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projects like Integrated Emergency Response Management System 

(IERMS), Video Surveillance System at Konkan Railway, Artificial Intelligence 

(AI) based Facial Recognition System (FRS) integrated with Video surveillance 

Systems, including Command-and-Control Centre at 7 major railway stations 

and tabs for safety of lone woman passenger on board the train by Ministry of 

Railways, and projects like Vehicle Tracking Platform with command and control 

centre across States/ UTs, and some State specific projects like Uttar Pradesh 

Road transport Corporation (UPSRTC), Bengaluru Metropolitan Transport 

Corporation (BMTC), Telangana State Road Transport Corporation (TSRTC), 

etc. by Ministry of Road Transport and Highways, have been implemented.  

(b) and (c): So far, approximately 74% of the total amount allocated under 

Nirbhaya Fund has been released/ utilised by the Ministries/ Departments/ 

Implementing Agencies (IAs) administering such projects/ schemes. The 

projects/ schemes under Nirbhaya Fund are demand driven. The projects/ 

schemes initially appraised by Empowered Committee (EC) under Framework 

for Nirbhaya Fund have a staggered implementation schedule. Some of the 

appraised projects are directly implemented by Central Ministries/ Departments. 

However, majority of the projects are implemented through State Governments/ 

Union Territory (UT) Administrations, in which Central Government releases 

funds to States/ UTs as per prescribed fund sharing pattern of respective States/ 

UTs. Implementation on the ground is done by the States/ UTs as per the 
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approved implementation period. Further, there are schemes, which require 

recurring expenditure for providing services, in respect of which, further funds 

are released upon receipt of Utilisation Certificates (UCs) and Statement of 

Expenditure (SoE) from the Implementing Agency (IA)/ Authority as per 

provisions of General Financial Rules (GFR). Hence, it is possible that more 

funds have been actually utilised, but Utilisation Certificates (UCs) and 

Statement of Expenditure (SoE), as required, as per provisions of GFR have not 

been received from States/ UTs/ IAs. The States/ IAs are regularly requested to 

submit UCs and SoEs on time. Various other factors such as time taken in 

getting required approvals from competent authorities, procedure to be followed 

for award of contract etc., also affect implementation of schemes/ projects. 

An Empowered Committee (EC) of Officers constituted under the 

Framework for Nirbhaya Fund initially appraises and recommends the proposals 

for funding under Nirbhaya Fund. It also broadly reviews the status of 

implementation and status of expenditure of approved projects from time to time, 

in coordination with the Ministries/ Departments/Implementing Agencies 

concerned. Further, the Project/ Scheme Implementing Ministries/ Departments/ 

Agencies also review the progress of implementation at their level. 
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ONE STOP CENTRE 
  

3087.  DR. NISHIKANT DUBEY: 

     DR. M. P. ABDUSSAMAD SAMADANI: 

     SHRI K. SUDHAKARAN: 

     SHRI VISHNU DAYAL RAM: 

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

                                                                           
(a)  the number of Centres established in the country so far under the One 

StopCentre (OSC) Scheme along with the number of women assisted by these 

Centres, State-wise; 

 (b)  the details of the facilities provided to women in said Centres; 

 (c)  the number of cases related to women registered in the country through 

One Stop Centre during the last two years, State-wise indicating the States 

where maximum number of cases have been registered; and 

 (d)  the funds allocated for OSCs and their percentage of utilization during the 

last three years?  

 THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 
DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 
 (a) and (b):     The One Stop Centre (OSC) is a component of the Sambal 

vertical under the umbrella Mission Shakti. It provides integrated support and 

assistance under one roof to women affected by violence and those in distress, 

both in private and public spaces. It provides services like medical aid, legal aid 
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and advice, temporary shelter, police assistance and psycho-social counselling 

to needy women. 

The details of State/UT-wise approved and operational One Stop 

Centres (OSCs) and the number of women assisted since inception till 

31.10.2024 are given in the enclosed Statement -I. 

(c): Details of State/UT-wise number of matters related to women registered in 

OSCs during last two years is indicated in enclosed Statement -II. 

(d):  Details of the funds released and percentage of funds utilised by the 

States/UTs during the last three years are in enclosed Statement -III.  

STATEMENT-I 

Details of State/UT-wise approved and operational OSCs and total 
number of women assisted since inception to October 2024 
  
S. No. State/ UTs Number 

of OSCs 
Approved 

Number of 
Operational 

OSCs 

Total number of 
women assisted 

since inception to 
October 2024 

1 AandN Islands 3 3 2,006 
2 Andhra Pradesh 26 26 42,437 
3 Arunachal Pradesh 25 25 2,295 
4 Assam 36 36 23,917 
5 Bihar 50 39 40,469 
6 Chandigarh 1 1 1,682 
7 Chhattisgarh 35 27 45,965 
8 DNHDD 3 3 1,235 
9 Delhi 11 11 21,120 
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10 Goa 2 2 7,051 
11 Gujarat 35 35 38,468 
12 Haryana 22 22 44,478 
13 Himachal Pradesh 13 12 3,376 
14 Jammu and 

Kashmir 
20 20 12,581 

15 Jharkhand 31 24 5,115 
16 Karnataka 40 39 28,073 
17 Kerala 14 14 20,620 
18 Ladakh 2 2 79 
19 Lakshadweep* 1 1 0 
20 Madhya Pradesh 65 57 1,04,072 
21 Maharashtra 45 45 33,698 
22 Manipur 16 16 1,746 
23 Meghalaya 12 12 4,004 
24 Mizoram 13 11 1,872 
25 Nagaland 16 11 1,394 
26 Odisha 30 30 21,891 
27 Puducherry 4 4 465 
28 Punjab 23 23 19,566 
29 Rajasthan 51 37 47,837 
30 Sikkim 6 6 1,637 
31 Tamil Nadu 49 48 96,173 
32 Telangana 36 36 68,310 
33 Tripura 8 8 828 
34 Uttar Pradesh 96 79 2,54,873 
35 Uttarakhand 14 14 8,485 
36 West Bengal 24 23 4,541 

  Total 878 802 10,12,359 
* Lakshadweep have not reported data. 
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STATEMENT-II 
Details of State/UT-wise number of matters related to women registered 
during last two years in One Stop Centres (OSCs) 
  
S. No. State/ UTs 2023-24 2024-25 Total 

1 AandN Islands 133 90 223 
2 Andhra Pradesh 2,993 1,862 4,855 
3 Arunachal Pradesh 293 307 600 
4 Assam 5,714 4,652 10,366 
5 Bihar 7,376 5,512 12,888 
6 Chandigarh 329 235 564 
7 Chhattisgarh 5,889 3,781 9,670 
8 Delhi 6,945 3,963 10,908 
9 DNHDD 90 106 196 

10 Goa 611 332 943 
11 Gujarat 7,158 4,183 11,341 
12 Haryana 7,932 8,954 16,886 
13 Himachal Pradesh 1,007 1,241 2,248 
14 Jammu and Kashmir 2,374 2,263 4,637 
15 Jharkhand 1,683 908 2,591 
16 Karnataka 6,997 4,798 11,795 
17 Kerala 4,137 2,379 6,516 
18 Ladakh-UT 17 16 33 
19 Lakshadweep* 0 0 0 
20 Madhya Pradesh 19,868 13,785 33,653 
21 Maharashtra 9,894 4,412 14,306 
22 Manipur 411 256 667 
23 Meghalaya 771 718 1,489 
24 Mizoram 366 697 1,063 
25 Nagaland 186 157 343 
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26 Odisha* 0 0 0 
27 Puducherry 36 24 60 
28 Punjab 3,315 3,312 6,627 
29 Rajasthan 6,591 4,692 11,283 
30 Sikkim 367 300 667 
31 Tamil Nadu 23,661 22,281 45,942 
32 Telangana 11,674 6,868 18,542 
33 Tripura 414 151 565 
34 Uttar Pradesh 33,774 23,261 57,035 
35 Uttarakhand 578 1,389 1,967 
36 West Bengal 2,163 2,050 4,213 
  Total 1,75,747 1,29,935 3,05,682 

  
* Lakshadweep and Odisha have not reported data. 

 
 
 
 
 
 
 

STATEMENT-III 
 Details of the funds released and percentage of funds utilised by the  
States/UTs during the last three years. 

SL State  2021-22 2022-23 2023-24 
    released %age of 

fund 
utilized 

released %age of 
fund 
utilized 

released %age of 
fund 
utilized 

1 AandN Islands 58.22 44% 15.2 29% 135.99 UCNR 
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2 Andhra 
Pradesh 

249.57 
79% 

72.96 
45% 

605.58 
69% 

3 Arunachal 
Pradesh 

369.45 
5% 

40.39 
UCNR 

847.7 
54% 

4 Assam 650.63 183% 129.61 396% 1755.48 73% 
5 Bihar 555.17 UCNR 0 UCNR 0 UCNR 
6 Chandigarh 15 200% 49.22 UCNR 16.8 UCNR 
7 Chattishgarh 526.86 90% 304.63 25% 882.44 61% 
8 DNHDD 0 UCNR 0 UCNR 50.39 UCNR 
9 Delhi 184.69 121% 138.56 UCNR 184.78 120% 

10 Goa 30.01 UCNR 0 UCNR 0 UCNR 
11 Gujarat 997.46 64% 386.76 127% 1166.26 66% 
12 Haryana 385.35 96% 186.75 35% 594.68 78% 
13 Himachal 

Pradesh  
180.05 

83% 
18.9 

1338% 
403.15 

97% 

14 Jammu and 
Kashmir  

323.09 
UCNR 

0 
UCNR 

335.96 
106% 

15 Jharkhand 506.78 UCNR 0 UCNR 0 UCNR 
16 Karnataka 513.88 148% 130.88 467% 1054.13 23% 
17 Kerala  234.41 94% 139.28 82% 0 UCNR 
18 Ladakh-UT 30.01 41% 0 UCNR 33.6 UCNR 
19 Lakshdweep 15 UCNR 0 UCNR 16.8 UCNR 
20 Madhya 

Pradesh  
921.41 

55% 
261.55 

126% 
820.48 

137% 

21 Maharashtra 561.35 UCNR 69.37 470% 1539.69 80% 
22 Manipur 396.59 191% 543.29 UCNR 268.77 88% 
23 Meghalaya 276.22 97% 232.77 4% 321.56 95% 
24 Mizoram 280.33 85% 178.05 UCNR 283.45 104% 
25 Nagaland 528.92 101% 197.41 UCNR 545.83 63% 
26 Odisha 739.31 115% 614.67 39% 1084.95 71% 
27 Puducherry  67.24 UCNR 18.25 7% 0 UCNR 
28 Punjab  385.31 UCNR 0 UCNR 389.01 131% 
29 Rajasthan  941.85 33% 129.59 51% 883.59 101% 
30 Sikkim 80.8 72% 77.48 UCNR 126.09 61% 
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31 Tamil Nadu 520.38 135% 697.43 48% 1158.88 85% 
32 Telangana 945.98 102% 1392.65 UCNR 1217.41 81% 
33 Tripura 135.75 UCNR 18.21 UCNR 0 UCNR 
34 Uttar Pradesh  1396.79 UCNR 347 210% 1812.71 113% 
35 Uttrakhand 263.17 UCNR 153.33 9% 436.75 49% 
36 West Bengal 227.32 UCNR 28.41 UCNR 0 UCNR 
  Total 14,494.34   6,572.61   18,972.9   

  

Note: More than 100% utilization is due to usage of grant released during 

previous years. 

UCNR – Utilization Certificate not received 

  

ATROCITIES ON WOMEN AND CHILDREN 

3088. PROF. SOUGATA RAY: 

Will the Minister of WOMEN AND CHID DEVELOPMENT be pleased to state: 

(a)  whether the Government has taken note of a sharp hike in reported 

cases of atrocities on women and children recently;  

(b)   if so, the details of such cases reported during the last three years, State 

wise;  

(c)   whether some States failed to check attacks on women and children; 

(d)   if so, the details thereof; 

(e)  whether the National Commission for women monitors the actions in this 

regard; and  



 
 
13.12.2024  520
   
 

 
 

(f) if  so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 

DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

 (a) to (f):   ‘Police’ and ‘Public Order’ are State subjects under the Seventh 

Schedule to the Constitution of India and the responsibility to maintain law and 

order, protection of life and property of the citizens including investigation and 

prosecution of crime against women and rests primarily with the respective State 

Governments and they are competent to deal with such crimes.  

As per the latest available information published by National Crime 

Records Bureau (NCRB), up to the year 2022 on its website 

https://ncrb.gov.in/en/crime-india, the cumulative figures of crimes against 

women and children from 2020 to 2022 were 1245037 and 440384 respectively. 

State/UTs- wise details of cases registered for crime against women and 

children during the years 2020, 2021 and 2022 are given in the enclosed 

Statement - I and Statement-II respectively. However, increased reporting of 

crime against women and children may be attributable to the increased level of 

awareness among citizens due to various measures taken by the government in 

the last few years including the operationalization of helplines such as Women 

Helpline-181 and Emergency Response Support System (ERSS-112), Zero-

FIR, e-FIR and institutional support to the survivors. 
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The Constitution of India guarantees the right to equality and also provides 

for positive interventions by the State to eliminate all forms of discrimination 

against women and to ensure their holistic empowerment. Keeping in mind the 

vision articulated in Constitutional provisions, the Central Government gives 

highest priority to ensuring safety and security of women and has undertaken 

various legislative and schematic interventions in this regard. These include 

legislations such as  'The Sexual Harassment of Women at Workplace 

(Prevention, Prohibition and Redressal) Act, 2013', 'The Protection of Women 

from Domestic Violence Act, 2005', 'The Dowry Prohibition Act, 1961', and the 

Prohibition of Child Marriage Act, 2006, New Criminal laws, 2023, etc. 

The Central Government implements various schemes and projects which 

include One Stop Centres (OSCs); Universalisation of Women Helplines (WHL), 

Emergency Response Support System (ERSS) which is a pan-India single 

number (112) mobile app based system for emergencies; She-Box provides a 

single window access for women facing sexual harassment at workplace; a 

cyber-crime reporting portal to report obscene content; Safe City Projects in 8 

cities (Ahmedabad, Bengaluru, Chennai, Delhi, Hyderabad, Kolkata, Lucknow 

and Mumbai) including infrastructure, technology adoption and capacity building 

in community through awareness programmes, training and skill development 

programs for Investigation Officers, Prosecution Officers and Medical Officers; 

distribution of Sexual Assault Evidence Collection (SAEC) Kits to States/ UTs; 
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establishment of State of Art DNA Laboratory at CFSL, Chandigarh; assistance 

to 30 States/ UTs to strengthen Forensic Science Laboratories; Setting up/ 

strengthening of Anti Human Trafficking Units (AHTUs) in all districts of the 

country; setting up/ strengthening of Women Help Desks (WHDs) at Police 

Stations, Fast Track Special Courts including exclusive POCSO courts for 

speedy trial of cases of rape and cases under POSCO Act, etc. The Government 

has also put in place an Investigation Tracking System for Sexual Offences, an 

online analytic tool for tracking and monitoring of investigation. A National 

Database of Sexual Offenders (NDSO) has also been created. 

National Commission for Women (NCW), in addition to handling 

complaints through regular mode, assists women in distress through a dedicated 

24x7 Helpline -7827170170. NCW also takes suo-moto cognizance of the 

grievances relating to crime against women reported through social/ print/ 

electronic media. The complaints received by NCW are acted upon by 

coordinating with victims, police and other authorities to provide immediate 

assistance. 

The Government accords highest priority for ensuring safety and security 

of children and has undertaken various interventions in this regard. To safeguard 

children against sexual abuse and sexual harassment, Government has enacted 

Protection of Children from Sexual Offences (POCSO) Act, 2012. The act 

defines a child as any person below the age of 18 years. 
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POCSO Act under section-12 provides punishment for committing sexual 

harassment which shall be with imprisonment of either description for a term 

which may extend to three years and shall also be liable to fine. The Act was 

further amended in 2019 to introduce more stringent punishment including death 

penalty for committing sexual crimes on children, with a view to deter the 

perpetrators and prevent such crimes against children. 

Ministry of Women and Child Development (MWCD) from the financial 

year 2023-2024, has also introduced a centrally funded scheme namely 

“Scheme for Care and Support to Victims under Section 4 and 6 of the Protection 

of Children from Sexual Offenses (POCSO) Act, 2012” from NIRBHAYA Fund 

to address the challenges faced by the minor pregnant girl child victims for 

implementation by the State/UT Governments.  

Further, Department of Justice is implementing a Centrally Sponsored 

Scheme for setting up Fast Track Special Courts (FTSC) including exclusive 

POCSO Courts (e-POCSO) for disposal of pending cases of rape and POCSO 

Act since October 2019. As per the information received from the High Courts, 

as on 30.09.2024, 750 FTSCs including 408 exclusive POCSO Courts are 

functional in 30 States/UTs, which have disposed of more than 287000 cases 

including more than 180000 cases under POCSO Act. 
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STATEMENT-I 

STATE/UT WISE DETAILS OF CASES REGISTERED FOR CRIME AGAINST 

WOMEN DURING THE YEARS 2020, 2021 AND 2022 (SOURCE: NCRB) 

 SL State/UT 2020 2021 2022 
1 Andhra Pradesh 17089 17752 25503 
2 Arunachal Pradesh 281 366 335 
3 Assam 26352 29046 14148 
4 Bihar 15359 17950 20222 
5 Chhattisgarh 7385 7344 8693 
6 Goa 219 224 273 
7 Gujarat 8028 7348 7731 
8 Haryana 13000 16658 16743 
9 Himachal Pradesh 1614 1599 1551 
10 Jharkhand 7630 8110 7678 
11 Karnataka 12680 14468 17813 
12 Kerala 10139 13539 15213 
13 Madhya Pradesh 25640 30673 32765 
14 Maharashtra 31954 39526 45331 
15 Manipur 247 302 248 
16 Meghalaya 568 685 690 
17 Mizoram 172 176 147 
18 Nagaland 39 54 49 
19 Odisha 25489 31352 23648 
20 Punjab 4838 5662 5572 
21 Rajasthan 34535 40738 45058 
22 Sikkim 140 130 179 
23 Tamil Nadu 6630 8501 9207 
24 Telangana 17791 20865 22066 
25 Tripura 874 807 752 
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26 Uttar Pradesh 49385 56083 65743 
27 Uttarakhand 2846 3431 4337 
28 West Bengal 36439 35884 34738 
  TOTAL STATE(S) 357363 409273 426433 
UNION TERRITORIES:       
29 AandN Islands 143 169 178 
30 Chandigarh 301 343 325 
31 DandN Haveli and Daman 

and Diu 
61 99 126 

32 Delhi 10093 14277 14247 
33 Jammu and Kashmir 3405 3937 3716 
34 Ladakh 9 18 15 
35 Lakshadweep 15 9 16 
36 Puducherry 113 153 200 
  TOTAL UT(S) 14140 19005 18823 
  TOTAL ALL INDIA 371503 428278 445256 

  

 
STATEMENT-II 

 STATE/UT WISE DETAILS OF CASES REGISTERED FOR CRIME AGAINST 
CHILDREN DURING THE YEARS 2020, 2021 AND 2022 (SOURCE: NCRB)  

SL State/UT 2020 2021 2022 
1 Andhra Pradesh 2648 2669 3308 
2 Arunachal Pradesh 113 162 143 
3 Assam 4622 5282 4084 
4 Bihar 6591 6894 8122 
5 Chhattisgarh 5056 6001 6177 
6 Goa 125 151 184 
7 Gujarat 4075 4515 4964 
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8 Haryana 4338 5700 6138 
9 Himachal Pradesh 636 740 740 

10 Jharkhand 1795 1867 1917 
11 Karnataka 5471 7261 7988 
12 Kerala 3941 4536 5640 
13 Madhya Pradesh 17008 19173 20415 
14 Maharashtra 14371 17261 20762 
15 Manipur 125 143 120 
16 Meghalaya 415 481 496 
17 Mizoram 142 122 135 
18 Nagaland 31 51 35 
19 Odisha 6330 7899 8240 
20 Punjab 2121 2556 2494 
21 Rajasthan 6580 7653 9370 
22 Sikkim 147 149 159 
23 Tamil Nadu 4338 6064 6580 
24 Telangana 4200 5667 5657 
25 Tripura 260 236 220 
26 Uttar Pradesh 15271 16838 18682 
27 Uttarakhand 1066 1245 1706 
28 West Bengal 10248 9523 8950  

TOTAL STATE(S) 122064 140839 153426 
UNION TERRITORIES: 

   

29 AandN Islands 141 124 146 
30 Chandigarh 209 234 224 
31 DandN Haveli and Daman 67 104 107 
32 Delhi 5362 7118 7468 
33 Jammu and Kashmir 606 845 920 
34 Ladakh 2 1 8 
35 Lakshadweep 9 17 11 
36 Puducherry 71 122 139 
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  TOTAL UT(S) 6467 8565 9023 
  TOTAL ALL INDIA 128531 149404 162449 

NATIONAL HEALTH MISSION IN ODISHA 

3089. SHRI ANANTA NAYAK: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the National Health Mission (NHM) programme has been able to 

achieve its objective in the State of Odisha and particularly in Keonjhar district, 

if so, the details thereof;  

(b) whether the Government is aware that  many health care facilities under 

NHM in the State particularly in the rural/remote areas including Keonjhar district 

have inadequate infrastructure and also lack basic amenities;  

(c) if so, the details thereof along with the steps taken  by the Government  to 

overcome the said situation;  

(d) whether it is true that  there is a shortage of qualified health care 

professionals including doctors, nurses and specialists in many hospitals/health 

centres in the State of Odisha particularly in Keonjhar district; and  

(e) if so, the details thereof along with the steps taken/being taken by the 

Government to recruit the same and provide training to the existing 

professionals? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

 (SHRI PRATAPRAO GANPATRAO JADHAV): 
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(a) :   The National Health Mission (NHM) aims for attainment of universal access 

to equitable, affordable and quality health care services, accountable and 

responsive to people’s needs, with effective intersectoral convergent action to 

address the wider social determinants of health. It is implemented in all the 

States/UTs in the country including Odisha. The key achievements in status of 

health indicators of Odisha are as under: 

 Odisha reported highest point decline in the country, in IMR with 39 points 

decline from 75 in 2005 to 36 in 2020.(Source: SRS) 

 State has achieved SDG Goal in population stabilization measures by 

reducing the Total Fertility Rate (TFR) to 1.8 (India 2.0). (Source: NFHS) 

 Odisha has reported 2nd highest point decline in the country in Maternal 

Mortality Ratio with a 49 points decline from 168 in 2015-17 to 119 in 

2018-20. (Source: SRS) 

 State has secured 1st rank among all States in Full immunization 

coverage with 90.5 % coverage. (Source: NFHS) 

 There is a consistent improvement in the ranking of State as per TB Score 

at the national level with 60.5% score in 2018 (14th Rank) to 2nd rank in 

the Country in 2023 for its efforts towards elimination of TB. 

(b) to (e): The details of infrastructure and basic amenities in State of Odisha 

including Keonjhar district and health care professionals including doctors, 
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nurses and specialists in the State of Odisha are available in public domain at 

the following URL: 

https://mohfw.gov.in/sites/default/files/Health%20Dynamics%20of%20In
dia%20%28Infrastructure%20%26%20Human%20Resources%29%202
022-23_RE%20%281%29.pdf 

As informed by the State of Odisha, the details of vacancy position of major 

health care staff including doctors in the district Keonjhar are given in the 

enclosed Statement. 

The Ministry of Health and Family Welfare provides technical and financial 

support to the States/UTs to strengthen the public healthcare system including 

setting up of health facilities, providing basic amenities and recruitment of health 

care professionals based on the proposals received in the form of Programme 

Implementation Plans (PIPs) under National Health Mission. Government of 

India provides approval for the proposal in the form of Record of Proceedings 

(RoPs) as per norms and available resources. The details are available in public 

domain at:   

                  

https://nhm.gov.in/index4.php?lang=1andlevel=0andlinkid=45andlid=58 

 In addition to the National Health Mission, Government of India has 

allocated the following funds for developing public healthcare infrastructure and 

services to Odisha: 

 PM Ayushman Bharat Health Infrastructure Mission (PM-
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ABHIM) envisages increased investments in public health and other 

health reforms to provide better access to health in rural areas. 

Administrative approvals have been accorded to the State of Odisha, for 

four years (i.e. FY 2021-22, 2022-23, 2023-24 and 2024-25) for an 

amount of Rs. 1049.38 Cr. for establishment and strengthening of 604 

Building less-AAM (Sub-Centers - Health and wellness Centers), 140 

Urban- AAM (U-HWC), 119 Block Public Health Units (BPHUs), 21 

Integrated Public Health Laboratories (IPHLs) and 21 Critical Care Blocks 

(CCBs) at District Hospitals and Medical College level, as per proposal of 

the State. 

 

 Under Fifteenth Finance Commission (FC-XV) for the State of Odisha, 

an approval of Rs. 1988.92 Cr. has been given over the five year period 

from FY 2021-22 to FY 2025-26 for establishment and strengthening of 

1280 Building-less Sub Health Centres/ Primary Health Centres (884 

SHCs and 396 PHCs) and 90 Block Public Health Units (BPHUs) as per 

proposal of the State. 

 The Pradhan Mantri Swasthya Suraksha Yojana (PMSSY) aims at 

correcting regional imbalances in the availability of affordable tertiary 

healthcare services and to augment facilities for quality medical education 

in the country. Under the Scheme approvals has been accorded for 
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Establishment of One new All India Institute of Medical Sciences (AIIMS) 

at Bhuvaneshwar and upgradation of three Government Medical 

Colleges/ Institutions (GMCIs) at Behrampur, Burla and Cuttack for the 

State of Odisha. 

 

 Under Centrally Sponsored Scheme (CSS) for ‘Establishment of new 

medical colleges attached with existing district/referral hospitals’ 

with preference to underserved areas and aspirational districts, where 

there is no existing Government or private medical college.  07 medical 

colleges were approved in Odisha State at Districts Balasore,Baripada, 

Bolangir,Koraput, Puri, Jajpur and Kalahandi.  

Under NHM, following types of guidelines for encouraging doctors to 

practice in rural and remote areas of the country to minimize the gap between 

supply and demand for doctors: 

 Hard area allowance to specialist doctors for serving in rural and remote 

areas and for their residential quarters so that they find it attractive to serve 

in public health facilities in such areas.  

 Honorarium to Gynecologists/ Emergency Obstetric Care (EmoC) trained, 

Pediatricians andAnesthetist/ Life Saving Anaesthesia Skills (LSAS) trained 

doctors is also provided to increase availability of specialists for conducting 

Cesarean Sections in rural and remote area.  
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 Incentives like special incentives for doctors, incentive for Auxiliary Nurse 

and Midwife (ANM) for ensuring timely Antenatal Checkup (ANC) checkup 

and recording, incentives for conducting Adolescent Reproductive and 

Sexual Health activities.  

 States are also allowed to offer negotiable salary to attract specialist 

including flexibility in strategies such as “You Quote We Pay”.  

 Non-Monetary incentives such as preferential admission in post graduate 

courses for staff serving in difficult areas and improving accommodation 

arrangement in rural areas have also been introduced under NHM.  

 Multi-skilling of doctors is supported under NHM to overcome the shortage 

of specialists. Skill upgradation of existing HR is another major strategy 

under NRHM for achieving improvement in health outcomes. 

 
STATEMENT-I 

Vacancy position of major healthcare staff of keonjhar district 
Sl. 
No 

Category of Staff Sanctio
n 

In-position 
Vacancy 

1. Doctors 672 313 359 

2. Pharmacist 136 100 36 
3. Nursing Staff 592 234 358 
4. Community Health 

Officer (CHO) 
285 260 25 

5. Lab Technician 84 40 44 
6. Radiographer 26 11 15 
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7. MPHW(Female) 562 461 101 

8. MPHW(Male) 245 230 15 
 

उ¸च ÆयायालयŌ के ±ेýािधकार 

3090. ®ी बृजमोहन अúवाल : 

³या िविध और Æयाय मंýी यह बताने कì कृपा कर¤गे िक : 

(क) उ¸च ÆयायालयŌ और उनकì ÆयायपीठŌ के ±ेýािधकार का राºय-वार/संघ राºय±ेý-वार Êयौरा 

³या है ; 

(ख) छ°ीसगढ़ सिहत िविभÆन राºय सरकारŌ स े उ¸च ÆयायालयŌ और उनकì ÆयायपीठŌ कì 

Öथापना के िलए ÿाĮ अनरुोधŌ का Êयौरा ³या है ; 

(ग) इस सबंंध म¤ कì गई कारªवाई का राºय-वार/संघ राºय±ेý-वार Êयौरा ³या है ; और 

(घ) दशे म¤ राºय-वार/संघ राºय±ेý-वार उĉ अलग-अलग उ¸च ÆयायालयŌ और उनकì ÆयायपीठŌ 

कì Öथापना कब तक िकए जाने कì संभावना है ? 

िविध और Æ याय मýंालय के राºय मýंी; तथा संसदीय कायª मýंालय म¤ राºय मýंी 

 (®ी अजुªन राम मेघवाल): 

(क) : उ¸च ÆयायालयŌ और उनकì ÆयायपीठŌ कì अिधकाåरता को राºय/संघ राºय±ýे-वार दिशªत 

करने वाला का Êयौरा संलµन िववरण म¤ िदया गया है। 

(ख) स े(घ) : उ¸च Æयायालय कì ÆयायपीठŌ को जसवंत िसंह आयोग Ĭारा कì गई िसफाåरशŌ और 

शीषª Æयायालय Ĭारा डÊÐयूपी(सी) 2000 कì åरट यािचका सं. 379 म¤ िदए गए िनणªय के अनसुार 

और राºय सरकार से पूणª ÿÖताव, िजसम¤ आवÔयक Óयय और अवसरंचना सिुवधाओ ंका उपबंध 

िकया जाना होता है, पर सÌयक् िवचारण करने के पĲात् तथा संबंिधत उ¸च Æयायालय के मु́ य 
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Æयायमूितª, िजससे उ¸च Æयायालय के िदन-ÿितिदन के ÿशासन को देखने कì अपे±ा होती है, कì 

िसफाåरश के पĲात् Öथािपत िकया जाता है । पूणª ÿÖताव पर संबंिधत राºय के राºयपाल कì भी 

सहमित होनी चािहए । वतªमान म¤, िकसी भी उ¸च Æयायालय कì Æयायपीठ (Æयायपीठ¤) Öथािपत 

करने का कोई पूणª ÿÖताव सरकार के पास लंिबत नहé है | 

नागाल§ड राºय के िलए एक पथृक उ¸च Æयायालय कì Öथापना के िलए नागाल§ड के मु´यमýंी 

Ĭारा अनरुोध िकया गया था िजसके िलए पूवō°र ±ेý (पनुगªठन) अिधिनयम, 1971 म¤ संशोधन 

करना अपिे±त होगा I 

िववरण 

उ¸च ÆयायालयŌ और उनकì ÆयायपीठŌ कì अिधकाåरता को राºय/सघं राºय±ेý-वार दिशªत 

करने वाला का Êयौरा 

ø. 
स.ं   

उ¸च Æयायालय   ÿधान Öथान   अिधकाåरता  Öथायी Æयायपीठ और तारीख 
िजससे Æयायपीठ ने कायª 
करना ÿारभं िकया 

1 इलाहाबाद ÿयागराज  उ°रÿदशे  1. लखनऊ  (01.07.1948) 
2 आंň ÿदशे अमरावती  आंň ÿदशे - 
3 बॉÌबे  मुंबई    महाराÕů;  गोवा;  दादरा 

और नागर हवेली और 
दमण और दीव संघ 
राºय ±ेý  

2. 
नागपरु      (01.05.1960) 
3. पणजी  (01.07.1948) 
4. औरगंाबाद (27.08.1984) 

4 कलक°ा  कोलकाता  पिĲमी बंगाल एवं और 
अंदमान और िनकोबार 
Ĭीप (संघ राºय±ेý) 

सिकª ट खंडपीठ - 
5.पोटª Êलेयर (2.5.1950)  
6. जलपाईगड़ुी (7.2.2019) 

5 छ°ीसगढ़ िबलासपरु  छ°ीसगढ़    - 
6 िदÐली नई िदÐली राÕůीय राजधानी ±ेý 

िदÐली 
   - 
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7 गुवाहाटी  गुवाहाटी असम, नागाल§ड, 
िमजोरम और अŁणाचल 
ÿदशे 

 
7. कोिहमा,(10.02.1990) 
8. आइजोल 
,  (05.07.1990) 
9. ईटानगर  (12.08.2000) 

8 गुजरात सोला(अहमदाबाद 
) 

गजुरात      - 

9 िहमाचल ÿदेश िशमला  िहमाचल ÿदेश     - 
10 जÌमू-कÔमीर और 

लĥाख 
जÌमू और ®ीनगर जÌमू - कÔमीर और 

लĥाख संघ राºय±ेý 
    - 

11 झारखंड रांची  झारखंड     - 
12 कनाªटक ब§गलोर   कनाªटक 10. धारवाड़  (24.08.2008) 

11. गुलबगाª (31.08.2008) 
13 केरल  कोि¸च केरल और ल±Ĭीप Ĭीप 

समूह (संघ राºय±ेý) 
    - 

14 मÅय ÿदेश जबलपरु मÅय ÿदशे 12. 
µवािलयर  (01.11.1956) 
13. इंदौर   (01.11.1956) 

15 मþास चेÆनई तिमलनाडु और पडुुचेरी 
(संघ राºय±ेý)) 

14. मदरुई  (24.07.2004) 

16 मिणपरु इÌफाल  मिणपरु     - 
17 मेघालय िशलांग  मेघालय   - 
18 उड़ीसा कटक  ओिडशा     - 
19 पटना पटना  िबहार     - 
20 पंजाब और 

हåरयाणा 
चंडीगढ़ पंजाब, हåरयाणा और 

चंडीगढ़ (सघं राºय±ेý) 
   - 

21 राजÖथान जोधपुर राजÖथान 15. जयपुर (31.01.1977) 
22 िसि³कम गंगटोक  िसि³कम  - 
23 तेलंगाना हैदराबाद तेलंगाना   - 
24 िýपरुा अगरतला  िýपरुा    - 
25 उ°राखंड नैनीताल  उ°राखंड     - 
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SEIZURE OF PASSPORTS BY EMIGRATION DEPARTMENT 

3091. SHRI E.T. MOHAMMED BASHEER: 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) whether the Government has taken note that Emigration department has 

seized passports of many individuals for travelling to the countries like Yemen, 

Iran, Iraq etc.; 

(b) if so, the details thereof along with the number of passports seized and 

released, Country-wise and State-wise; and  

(c) the criteria fixed for releasing the held up passports? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

(a)  There have been cases of seizure of passports of Indian nationals who have 

traveled to Yemen over the past few years in contravention of the travel ban to 

Yemen imposed by the Government of India vide Gazette Notification No. S.O. 

3223(E) dated 26th September, 2017 (ref. enclosed Statement). The travel ban 

to Yemen was promulgated in view of the fragile political and security situation 

in Yemen. The Notification continues to remain in force.  

(b) Under the provisions of the above said notification, till date 579 passports 

have been seized and received in Passport Offices across India for traveling to 

Yemen despite the travel ban. Out of these, 269 passports have been released. 
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However, seizure/release of passports is a continuous process. State wise/ 

Union Territory wise details are as under:- 

State wise / Union Territory wise data 

S. 
No. 

Name of State No. of Passports 
seized 

No. of Passports 
released 

1 Andhra Pradesh 2 1 

2 Bihar 19 1 

3 Chhatisgarh 1 0 

2 Delhi 1 0 

3 Goa 2 2 

4 Gujarat 14 3 

5 Haryana and Punjab 1 0 

6 Jammu and Kashmir 1 0 

7 Karnataka 38 5 

8 Kerala 328 216 

9 Maharashtra 30 5 

10 Odisha 1 0 

10 Rajasthan 13 0 

11 Tamil Nadu 64 34 

12 Telangana 6 1 

13 Uttrakhand 1 0 

14 Uttar Pradesh 47 1 

15 West Bengal 10 0 

 Total 579 269 
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(c) In order to mitigate the sufferings of the people who had traveled to 

Yemen due to job compulsions or due to ignorance of the travel ban, 

Government has issued guidelines to all Passport Issuing Authorities to process 

the release of passports on case to case basis. A final decision on release of 

such seized passports is taken by the Ministry of External Affairs and conveyed 

to Passport Issuing Authorities. Any Indian citizen whose passport has been 

seized for travel to Yemen despite the travel ban, can approach the concerned 

Passport Issuing Authority with a request for release of the passport. 

Government continues to take a compassionate view of individuals who have 

traveled to Yemen despite the travel ban. 

STATEMENT  

Gazette Notification No. S.O. 3223(E) dated 26th September, 2017  
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BETI BACHAO BETI PADHAO SCHEME 

 3092. SHRI SHASHANK MANI: 

        SHRI ANTO ANTONY: 

 Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

 (a)   whether the Government has launched specific initiative under the 'Beti 

Bachao Beti Padhao' scheme to improve education rates for girl children in rural 

areas, if so, the details thereof, including any measurable outcomes achieved 

so far; 

(b)   whether the Ministry has implemented outreach programs or support 

services to address domestic violence issues during the pandemic, if so, the 

details thereof; 

(c)  the details of the fund utilization under the said scheme during the last five 

years, year-wise, State/UT-wise; 

(d)  the details of the measures, if any, being taken to ensure that the funds 

allocated for the said scheme are being efficiently and effectively utilised at the 

grassroot level; and  

(e)  the details of the expenditure on media and publicity for the said scheme 

during the last five years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD        

DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 
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(a):  Beti Bachao Beti Padhao (BBBP) scheme launched on 22nd January 2015 

aims at preventing gender-biased sex-selective practices, ensuring survival and 

protection of the girl child and promoting her education. BBBP is a 100% 

centrally sponsored scheme and a component under Sambal vertical of Mission 

Shakti.  

With the objective, to re-enroll out of school adolescent girls (OoSAG) into 

formal schooling a special campaign namely “Kanya Shiksha Pravesh Utsav” 

was launched on 07th March 2022 through BBBP scheme. As per the final report 

of PRABANDH portal, a total of 1,44,107 OoSAG were identified and mapped in 

22 States/UTs. Out of these, 1,00, 786 OoSAG have been enrolled back to 

education system.  

The key measurable criteria to evaluate the progress of scheme is the 

improvement in Sex Ratio at Birth (SRB) and Gross Enrolment Ratio of girl child 

at secondary level. The SRB has improved from 918 in 2014-15 to 930 in 2023-

24 (provisional data) as per Health Management Information System (HMIS) of 

Ministry of Health and Family Welfare (MoHFW). Also, as per the data of Unified 

District Information System for Education Plus (UDISE +) of Department of 

School Education and Literacy, the National Gross Enrollment ratio of girls in 

school at secondary level has increased from 75.51 percent in 2014-15 to 79.4 

percent in 2021-22 including rural areas. 
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(b) To address domestic violence issues during the pandemic, the National 

Commission for Women has undertaken following outreach activities of support 

services: 

I. Special campaign and media plan were launched on 25th March, 2020 on 

the themes of ‘Domestic Violence Against Women’ and ‘Sexual 

Harassment at Workplace’ to create awareness about legal provisions for 

protection of women and to apprise them to approach government through 

various help lines and institutional support. It was broadcast across 

different modes of media. 

II. National Commission for Women in addition to handling complaints 

received through regular modes has launched the WhatsApp number 

“7217735372” for reporting domestic violence cases amid lockdown, 

considering the urgency in the matters of domestic violence that survivors 

are confined at homes with their abusers. 

III. The other initiatives taken for speedy handling of complaints during the 

period of lockdown for providing immediate relief to the complainants 

were:-  

i. The complaints received through other platforms of social media 

like twitter, Facebook, etc., were also duly taken care by 

contacting complainants, police or other authorities on priority 

basis. 
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ii. In matters which required urgent intervention, the State Police 

authorities, administration and other authorities were also 

contacted telephonically/by email/WhatsApp for providing 

immediate assistance to those women. 

Government ensured that the schemes of One Stop Centres (OSCs), 

Universalisation of Women Help Line (WHL), Shakti Sadan, Emergency 

Response Support System (112) and various institutional authorities under 

women centric laws remain ready and available for providing assistance to 

women during the period. Government also undertook sensitisation programs 

for the concerned officials of States and UTs for this purpose. 

(c) Details of the fund utilization under BBBP during the last five years, years-

wise, State/UT wise are given in the enclosed Statement -I.            

(d) Funds are being released on the basis of guidelines of Department of 

Expenditure, prescribed for Single Nodal agency (SNA) of the Public Financial 

Management System (PFMS). Further, based on the differential SRB status of 

districts as per HMIS data of SRB for the year 2020-21, three brackets for 

release of funds under the Beti Bachao Beti Padhao component have been 

prescribed: 

I. Districts with SRB less than or equal to 918 are allocated Rs. 40 lakh/year. 

II. Districts with SRB from 919 to 952 are allocated Rs. 30 lakh/year. 

III. Districts with SRB more than 952 are allocated Rs. 20 lakh/year. 
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Ministry has also issued an Operational Manual for Beti Bachao Beti 

Padhao (BBBP) which includes a detailed and well-rounded suggested Activity 

Calendar for the districts to ensure year-round engagement of girls, their families 

and communities.  

The monitoring mechanism for Beti Bachao Beti Padhao is in line with and 

embedded within the larger framework of Mission Shakti, at all levels of 

implementation. Once in a year during Programme Approval Board Meeting with 

States/UTs, Ministry of Women and Child Development closely monitors the 

progress of the overall scheme activities and status of achievement of 

objectives. Apart from this, officials of the Ministry periodically review the 

scheme through meetings and video conferences from time to time with officials 

of States/UTs and by undertaking field visits. 

(e) Details of the expenditure on media and publicity for the said scheme 

during the last five years, year-wise is given in the enclosed Statement -II. In 

the 15th finance commission period (2021-22 to 2025-26), a combined budget 

has been kept under Mission Shakti and focus of BBBP scheme is on 

advocacy through social media platform, encouraging greater spend on 

activities that have impact on ground, e.g. for promoting sports among girls, 

self-defence camps and awareness about PC-PNDT act etc.   
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STATEMENT-I 

Details of the fund utilization under BBBP during the last five years, 
years-wise, State/UT wise 

 
(Rs.in Lakhs) 

Fund Utilization under BBBP scheme 2019-20 to 2023-24 
S.No. State/UT 2019-20 2020-21 2021-22 2022-23 2023-24 

1  Andhra Pradesh 137.49 36.92 14.41 48.00 455.65 
2 Arunachal Pradesh  208.85 99.58 29.80 0.00 398.29 
3 Assam  53.55 37.16 15.11 27.38 830.22 
4 Bihar  52.25 10.91 42.19 60.82 822.99 
5 Chhattisgarh  67.23 28.16 39.78 9.05 592.59 
6 Goa  4.07 8.00 0.00 0.00 0.00 
7 Gujarat  434.08 348.39 252.51 67.32 470.16 
8 Haryana  286.69 142.27 27.10 5.97 235.93 
9 Himachal Pradesh  229.85 135.18 70.26 55.54 114.27 
10 JandK  370.45 341.63 117.56 0.00 204.23 
11  Jharkhand 80.24 19.94 31.10 0.00 218.91 
12 Karnataka  99.71 112.67 57.12 0.00 413.94 
13 Kerala  17.14 6.08 0.00 0.00 255.52 
14 Madhya Pradesh  758.70 833.77 542.55 424.87 652.32 
15 Maharashtra  365.14 167.10 99.94 5.07 270.27 
16 Manipur  367.73 324.98 30.00 0.00 0.00 
17 Meghalaya  57.80 19.89 0.00 0.00 0.00 
18 Mizoram  75.00 75.00 60.00 0.00 195.60 
19 Nagaland  298.92 290.60 194.29 0.00 579.05 
20 Odisha  50.89 52.38 0.60 0.00 440.79 
21 Punjab  683.75 534.39 74.17 0.00 209.96 
22 Rajasthan  430.59 525.66 591.11 262.67 458.78 
23 Sikkim  50.00 22.20 25.00 0.00 6.00 
24 Tamil Nadu  302.73 224.61 97.53 39.10 970.21 
25 Telangana  216.11 118.68 7.09 0.00 357.92 
26 Tripura  20.94 12.50 0.00 0.00 179.56 
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27 Uttar Pradesh  970.39 938.61 163.80 810.50 1201.76 
28 Uttarakhand  537.43 255.24 114.11 113.31 291.62 

29 
Andaman and 
Nicobar 

28.09 19.47 1.47 0.00 0.00 

30 Chandigarh  11.23 9.63 22.29 0.00 0.00 
31  DNHDD 18.19 0.42 25.79 0.00 0.00 
32 NCT DELHI  38.53 0.25 86.52 0.00 40.03 
33 Lakshadweep 23.52 0.00 0.00 0.00 0.00 
34  Puducherry 22.32 9.01 0.00 0.00 10.57 
35 Ladakh 0.00 0.00 0.00 0.00 0.00 
  Total 7384.60481 5761.6982 2840.52604 1929.6 10877.14 

  

 

STATEMENT-II 

 Details of the expenditure on media and publicity for the said scheme 
during the last five years, year-wise 

(Rs.in Crore) 

Sl. 

No. 

Financial 

Year 

Total Fund 

Utilization under 

BBBP 

Expenditure 

For media/advocacy 

1 2019-20 73.84 25.75 

2 2020-21 57.61 7.02 

3 2021-22 28.40 0 

4 2022-23 19.29 0 

5 2023-24 108.77 0 

  Total 287.91 32.77 
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खानाबदोश समदुायŌ कì मिहलाओ ंऔर बािलकाओ ंके िलए योजनाए ं 

3093. ®ी राजेश रजंन:   

³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 

(क)  ³या सरकार ने देश म¤ खानाबदोश समुदायŌ कì मिहलाओ ंकì सं´या का आकलन िकया है; 

(ख)  यिद हां, तो तÂसंबंधी Êयौरा ³या है; 

(ग)  ³या खानाबदोश समुदायŌ कì मिहलाए ंऔर बािलकाए ंसरकार Ĭारा कायाªिÆवत कì जा रही 

योजनाओ ंसे लाभािÆवत हो रही ह§; 

(घ) यिद हां, तो तÂसंबंधी Êयौरा ³या है; और  

(ड.) यिद नहé, तो सरकार Ĭारा यह सुिनिĲत करने के िलए ³या कदम उठाए गए ह§ िक 

खानाबदोश समुदायŌ कì मिहलाए ंऔर बािलकाए ंसरकार Ĭारा कायाªिÆवत कì जा रही योजनाओ ंसे 

लाभािÆवत हŌ? 

मिहला और बाल िवकास मंýालय म¤ राºय मýंी (®ीमती सािवýी ठाकुर): 

(क) से (ङ): सामािजक Æ याय और अिधकाåरता िवभाग डीएनटी के आिथªक सश³ तीकरण कì 

योजना (एसईईडी) कायाªिÆवत कर रहा है जो मिहलाओ ंऔर बािलकाओ ंसिहत िवमुĉ, खानाबदोश 

और अधª खानाबदोश समुदायŌ के िलए है। इस योजना के उĥेÔय ह§ (i) डीएनटी उÌमीदवारŌ को 

ÿितयोगी परी±ाओ ंम¤ बैठने के उĥेÔ य से स±म बनाने हेतु अ¸छी गणुव°ा कì कोिचंग ÿदान करना, 

(ii) डीएनटी समदुायŌ को ÖवाÖÃय बीमा ÿदान करना, (iii) डीएनटी/एनटी/एसएनटी समुदायŌ के 

सÖंथानŌ के छोटे समूहŌ का िनमाªण और सŀुढ़ीकरण करने के िलए सामदुाियक Öतर पर आजीिवका 

पहल को सुिवधाजनक बनाना और (iv) डीएनटी समुदायŌ के सदÖयŌ को घरŌ के िनमाªण के िलए 
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िव°ीय सहायता ÿदान करना। इस योजना के कायाªÆवयन म¤ खानाबदोश समुदायŌ के िलए कोई 

अलग िवभाजन नहé है। 

 मिहला एवं बाल िवकास मंýालय 15व¤ िव° आयोग कì अविध के दौरान िव°ीय वषª 2022-

23 से मिहलाओ ंऔर ब¸चŌ के कÐयाण के िलए देश म¤ क¤ þ ÿायोिजत योजनाओ ंको कायाªिÆवत कर 

रहा हैिजÆह¤ तीन कायª±ेýŌ म¤ रखा गया हैअथाªत् (1) िमशन शिĉ, मिहलाओ ंकì सरु±ा, संर±ा और 

सश³ तीकरण के िलए; (2) स±म आंगनवाड़ी और पोषण 2.0, दशे म¤ पोषण और ÖवाÖÃय संकेतकŌ 

म¤ सधुार के िलए; और (3) िमशन वाÂसÐय, किठन पåरिÖथितयŌ म¤ ब¸चŌ कì सरु±ा और कÐयाण 

के िलए। इन योजनाओ ंका िववरण इस ÿकार है:  

(i) िमशन शिĉ: 'िमशन शिĉ' का उĥेÔय मिहलाओ ंकì सुर±ा, संर±ा और सश³ तीकरण  के 

िलए कायªकलाप को मजबूत करना है। इसका उĥेÔय मंýालयŌ/िवभागŌ और शासन के 

िविभÆन ÖतरŌ पर अिभसरण म¤ सधुार के उĥेÔ य से कायªनीितयŌ के ÿÖताव पर Åयान क¤ िþत 

करना है। िमशन शिĉ म¤ मिहलाओ ंकì सरु±ा और सश³ तीकरण  के िलए øमशः दो घटक 

'संबल' और 'सामÃयª' शािमल ह§। 

“सबंल” घटक  मिहलाओ ंकì सरु±ा और संर±ा के िलए है। इसम¤ वन Öटॉप स¤टर (ओएससी), 

मिहला हेÐपलाइन (डÊÐयूएचएल), बेटी बचाओ बेटी पढ़ाओ (बीबीबीपी) और नारी अदालत शािमल 

ह§। 

(क) वन Öटॉप स¤टर (ओएससी) – यह िजला Öतर पर िÖथत एक सÖंथा है जो संकटúÖत 

मिहलाओ ंको एक ही Ö थान पर अÖथायी आ®य, िचिकÂसा एवं पिुलस सहायता, परामशª और 

कानूनी सहायता जैसी तÂकाल सहायता ÿदान करती है। 

(ख) मिहला हÐेपलाइन (डÊ Ð यूएचएल) - मिहला हेÐपलाइन 181 सहायता और जानकारी 

चाहने वाली मिहलाओ ं को 24 घंटे टोल-Āì टेलीकॉम सेवा ÿदान करती है। इसे सभी 
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आपातकालीन सेवाओ ं के िलए आपातकालीन ÿितिøया सहायता ÿणाली (ईआरएसएस) 

112 के साथ भी एकìकृत िकया गया है और सभी वन Öटॉप स¤टरŌ के साथ इसका एकìकरण 

ÿगित पर है। 

(ग) बेटी बचाओ बेटी पढ़ाओ (बीबीबीपी) - बीबीबीपी एक मानिसकता पåरवतªन कायªøम है जो 

बहò-±ेýीय कायªकलापŌ के माÅयम स ेबािलकाओ ंके महÂव के ÿित जागłकता पैदा करने म¤ 

मदद करता है। 

(घ)  नारी अदालत- यहएक ÿयोगाÂमक मंच है जो मिहलाओ ंको Âवåरत, सुलभ और िकफायती 

Æयाय के उĥेÔ य से आपसी सहमित से बातचीत, मÅयÖथता और सलुह के माÅयम से úाम 

पंचायत Öतर पर वैकिÐपक िशकायत िनवारण तंý ÿदान करता है। इसे असम और संघ राº य 

±ेý जÌमू और कÔमीर कì 50-50 úाम पंचायतŌ म¤ पायलट आधार पर शłु िकया गया है। 

“सामÃयª” घटक मिहलाओ ं के सश³ तीकरण के िलए है। इसम¤ ÿधानमंýी मात ृ वंदना योजना 

(पीएमएमवीवाई), शिĉ सदन, सखी िनवास, पालना और संकÐप: मिहला सश³ तीकरण क¤ þ 

(एचईडÊÐयू) शािमल ह§। 

क. ÿधानमýंी मातृ वंदना योजना (पीएमएमवीवाई) - पीएमएमवीवाई एक क¤ þ ÿायोिजत 

मातÂृव लाभ योजना है िजसके तहत पहले ब¸चे के िलए ÿÂय± लाभ अंतरण (डीबीटी) मोड 

म¤ लाभाथê के ब§क/डाकघर खाते म¤ सीधे 5,000/- Łपये कì नकद ÿोÂसाहन रािश ÿदान 

कì जाती है। पाý लाभािथªयŌ को दूसर ेब¸चे के बािलका होने पर भी पीएमएमवीवाई के तहत 

6,000/- Łपये कì नकद ÿोÂसाहन रािश ÿदान कì जाती है। 

ख. शिĉ सदन- शिĉ सदन संकटúÖत एवं किठन पåरिÖथितयŌ म¤ रहन ेवाली मिहलाओ ंके 

िलए एक एकìकृत राहत एवं पनुवाªस गहृ है। 
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ग. सखी िनवास- सखी िनवास योजना (कामकाजी मिहला छाýावास) एक मांग आधाåरत केÆþ 

ÿायोिजत योजना है िजसके तहत राºयŌ/संघ राºय ±ेýŌ को सीधे िनिध जारी कì जाती है 

और इसका उĥेÔय शहरी, अधª-शहरी तथा यहां तक िक úामीण ±ेýŌ म¤ जहां मिहलाओ ंके 

िलए रोजगार के अवसर मौजूद ह§, कामकाजी मिहलाओ ंके िलए सरुि±त और सिुवधाजनक 

Öथान पर आवास कì उपलÊधता को बढ़ावा देना है। 

घ. पालना- पालना योजनाडे-केयर øेच सिुवधाओ ंके माÅयम स ेब¸चŌ के िलए सरुि±त और 

संरि±त Öथान ÿदान िकया जाता है। øेच सेवाए ंबाल दखेभाल सिुवधाओ ंको औपचाåरक 

łप दतेी ह§ िजÆह¤ अब तक घरेलू कायª का िहÖसा माना जाता था तथा यह अंितम लाभाथê 

तक देखभाल सुिवधाए ंउपलÊध कराने के िलए आंगनवाड़ी बिुनयादी ढांचे का उपयोग करती 

ह§। 

ङ. सकंÐप: मिहला सश³ तीकरण क¤ þ (एचईडÊ Ð यू)- संकÐप : एचईडÊ Ð यू मिहलाओ ंके िलए 

उपलÊध योजनाओ ंऔर सुिवधाओ ंके बारे म¤ जानकारी और ²ान के अंतर को पाटने के 

िलए एक माÅयम के łप म¤ कायª करता है। यह िमशन शिĉ के तहत सभी घटकŌ के िलए 

एक पåरयोजना िनगरानी इकाई (पीएमयू) के łप म¤ भी कायª करता है। 

(ii) स±म आगंनवाड़ी और पोषण 2.0 (िमशन पोषण 2.0): इस कायªøम के अंतगªत आंगनवाड़ी 

सेवा योजना, पोषण अिभयान और िकशोåरयŌ के िलए योजना को 3 ÿाथिमक खंडŌ म¤ पनुगªिठत 

िकया गया है, ये 3 ÿाथिमक खंड ह§: (i) 6 वषª स ेकम आय ुके ब¸चŌ, गभªवती मिहलाओ,ं Öतनपान 

कराने वाली माताओ ं और िकशोåरयŌ (14-18 वषª) के िलए पोषण सहायता; (ii) ÿारिंभक 

बाÐयावÖथा दखेभाल और िश±ा [3-6 वषª] और (iii) आधुिनक, उÆनत स±म आंगनवाड़ी सिहत 

आंगनवाड़ी अवसंरचना। 
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(iii) िमशन वाÂसÐय: िमशन वाÂसÐय (पूवªवतê बाल संर±ण सेवा योजना (आईसीपीएस)) एक 

केÆþ ÿायोिजत योजना (सीएसएस) है, िजसका कायाªÆवयन राºयŌ/संघ शािसत ÿदेशŌ (यूटी) के 

माÅयम स ेदेखभाल और संर±ण कì आवÔयकता वाले ब¸चŌ (सीएनसीपी) और कानून से संघषªरत 

ब¸चŌ (सीसीएल) तक बेहतर पहòंच और सरु±ा के िलए सेवाए ंÿदान करने के िलए िकया जाता है, 

िजसम¤ िमशन मोड म¤ सÖंथागत दखेभाल और गैर-सÖंथागत देखभाल शािमल है, िजसका उĥेÔय 

है: ( i ) किठन पåरिÖथितयŌ म¤ ब¸चŌ को सहायता और सहारा देना (ii) िविभÆन पķृभूिमयŌ के ब¸चŌ 

के समú िवकास के उĥेÔ य स े संदभª-आधाåरत समाधान तैयार करना (iii) नवीन समाधानŌ को 

ÿोÂसािहत करने के िलए úीन फìÐड पåरयोजनाओ ंके िलए अवसर ÿदान करना (iv) यिद आवÔयक 

हो तो गैप फंिडंग Ĭारा अिभसरण कारªवाई को सŀुढ़ करना। 

यह योजना किठन पåरिÖथितयŌ म¤ रहने वाले ब¸चŌ के िलए चाइÐड हेÐपलाइन (1098) के 

माÅयम से आपातकालीन आउटरीच सेवाए ं(24x7) भी ÿदान करती है। 

ये पहल मिहलाओ ंऔर ब¸चŌ से जुड़े महÂवपूणª सामािजक मुĥŌ का समाधान करने और देश 

म¤ Öथायी सामािजक बदलाव लाने के िलए बनाई गई पåरवतªनकारी योजनाए ंह§। ये पहल मिहलाओ ं

और ब¸चŌ के कÐयाण और िवकास के ÿमुख ±ेýŌ को लि±त करते ह§ िजसका उĥेÔय अिधक 

समावेशी, समतापूणª, Æयायपूणª एवं सहायक समाज बनाना है। 

 

EVM TO IMPLEMENT ONE NATION ONE ELECTION 

3094. SHRI DURAI VAIKO: 

Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government has instituted study/survey to ascertain if enough 

Electronic Voting Machines to implement One Nation One Election (ONOE) are 

available in the country, if so, the details thereof; 
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(b) whether the Government has calculated the amount of money needed to be 

spent to implement the ONOE Policy, if so, the details thereof and if not, the 

reasons therefor; and 

(c) whether the Government has identified bottlenecks in manpower mobilisation 

across the country in the case of the implementation of ONOE, if so, the details 

thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE  IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 

(a) to (c): The Government constituted a High  Level Committee (HLC) under 

the Chairmanship of Shri Ramnath Kovind, former President, to examine the 

modalities of conduct of Simultaneous Elections. The Committee during its 

consultation process also consulted with the Election Commission of India which 

in turn had submitted its written response detailing the various requirements for 

conduct of Simultaneous Elections. The response of the Election Commission is 

at pages 3552 -3573 of Volume V of the Annexure of the HLC Report, which is 

available on its website at https://onoe.gov.in/HLC-Report-annexure.    

 
AVAILABILITY AND AFFORDABILITY OF FERTILIZERS 

3095:  SHRI CHAMALA KIRAN KUMAR REDDY: 

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 
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(a) the steps being taken to ensure the availability and affordability of 

fertilisers for farmers in the country, State/UT-wise, particularly in Telangana in 

the context of rising prices;  

(b) the initiatives taken/proposed to be taken to promote organic fertilisers and 

sustainable practices among farmers in the country; 

(c) the measures that are being implemented to address concerns related to 

chemical run off and its impact on soil and water quality; and 

(d) whether any study is being conducted to assess the long-term effects of 

chemical fertilisers on agricultural sustainability, if so, details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND 

FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a): Department  of Agriculture and Farmers Welfare (DA&FW) assesses the 

requirement for major fertilizers viz. UREA, DAP, MOP and NPKS fertilizers, 

before each cropping season (viz. Kharif and Rabi) through “Zonal Conference 

for Agricultural Inputs”.  Based on the assessment done by DA&FW, Department 

of Fertilizers allocates adequate quantities of fertilizers to States, including 

Telangana, by issuing monthly supply plan and continuously monitors the 

availability position. These supplies are met through indigenous production as 

well as imports. 

Under Urea Subsidy Scheme, Urea is provided to the farmers at a 

statutorily notified Maximum Retail Price (MRP) irrespective of the cost of 
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production. The subsidized MRP of 45 Kg bag of urea is Rs. 266.50. Further, 

under Nutrient Based Subsidy (NBS) scheme, the MRP of Phosphatic and 

Potassic (PandK) fertilizers is decontrolled and fixed by fertilizer companies as 

per market dynamics at reasonable level which is monitored by the Government. 

Accordingly, fertilizers are made available to farmers at affordable prices. 

 (b): Indian Council of Agricultural Research (ICAR) promotes the sustainable 

and balanced use of fertilizers, by recommending soil test based integrated 

nutrient management through conjunctive use of both inorganic and organic 

sources. ICAR develops both processes as well as products in order to promote 

the use of bio-fertilizers / bio-enriched organic manures. Moreover, pursuant to 

the Budget Announcement, 2023 and on the recommendations of the 

Expenditure Finance Committee (EFC), the Government has approved the 

Market Development Assistance (MDA)@ Rs. 1500/MT to promote organic 

fertilizers with total outlay of Rs. 1451.84 Crore (FY 2023-24 to 2025-26), which 

includes a corpus of Rs. 360 Crore for research gap funding, etc. These 

initiatives of the Government are expected to address the imbalanced use of 

chemical fertilizers thereby reducing overuse of chemical fertilizers. 

(c) and (d): Investigations carried out under All India Coordinated Research 

Project on ‘Long Term Fertilizer Experiments’ by ICAR over five decades at fixed 

sites have indicated that continuous use of nitrogenous fertilizer alone had 

deleterious effects on soil health and crop productivity showing deficiencies of 
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other major and micro nutrients. Even with recommended doses of NPK and 

more, deficiency of micro and secondary nutrients has become a yield limiting 

factor over the years. There is also a possibility of nitrate contamination in 

groundwater above the permissible limit of 10 mg NO3-N/L due to 

excessive/over-use of nitrogenous fertilizers, particularly in light textured soils 

that has consequences on human/animal health if used for drinking purposes. 

 

ÆयायालयŌ का आधुिनकìकरण एवं अवसरंचना का सवंधªन 

3096. ®ी दामोदर अúवाल : 

³या िविध और Æयाय मंýी यह बताने कì कृपा कर¤गे िक : 

(क) गत पांच वषŎ और चालू वषª के दौरान अवसंरचना के आधुिनकìकरण और संवधªन के िलए भारत 

के िनचले ÆयायालयŌ, उ¸च ÆयायालयŌ और उ¸चतम Æयायालय को आवंिटत धनरािश का वषª-वार 

Êयौरा ³या है ; 

(ख) गत पांच वषŎ के दौरान अवसंरचना के आधुिनकìकरण और संवधªन के िलए राजÖथान के 

भीलवाड़ा म¤ िनचले ÆयायालयŌ को आवंिटत धनरािश का वषª-वार Êयौरा ³या है ; 

(ग) ³या आवंिटत धनरािश पयाªĮ है और यिद हां, तो तÂसंबंधी Êयौरा ³या है ; और 

(घ) यिद नहé, तो ³या सरकार का आगामी वषª के दौरान उĉ धनरािश बढ़ाने का िवचार है? 

िविध और Æ याय मýंालय के राºय मýंी; तथा संसदीय कायª मýंालय म¤ राºय मýंी  

(®ी अजुªन राम मेघवाल): 

(क) : सरकार, िजला और अधीनÖथ ÆयायालयŌ म¤ Æयाियक अवसंरचना के संिनमाªण के िलए राºय 
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सरकारŌ के संसाधनŌ म¤ विृĦ करने के िलए वषª 1993-94 से Æयायपािलका के िलए अवसंरचना 

सिुवधाओ ंके िवकास के िलए क¤ þीय łप से ÿायोिजत Öकìम (सीएसएस) को कायाªिÆवत करती रही 

है। इस Öकìम के आधीन पांच घटक शािमल ह§, अथाªत, Æयायालय हॉल, आवासीय इकाइयां, वकìलŌ 

के हॉल, शौचालय पåरसर और वकìलŌ और वािदयŌ कì सिुवधा के िलए िडिजटल कंÈयूटर क±। 

जबिक िजला ÆयायालयŌ म¤ अवसंरचना का िवकास मु́ यतया राºय सरकारŌ का उ°रदाियÂव है, 

क¤ þीय सरकार, उĉ Öकìम के माÅयम से राºय सरकार के संसाधनŌ म¤ अनपूुितª  करती है। क¤ þीय 

सरकार ने इस Öकìम के अधीन  िपछल े5 वषŎ के दौरान 4,244 करोड़ Łपये और चालू िव° वषª के 

िलए 998 करोड़ Łपये आबंिटत िकए ह§। इस Öकìम के अधीन िपछले 5 वषŎ म¤ आबंिटत िनिधयŌ के 

Êयौर ेिनÌनानसुार  है:- 

ø.स.ं वषª  रकम (Ł करोड़ म¤ ) 
1.  2019-20 982.00 
2.  2020-21 593.00 
3.  2021-22 770.44 
4.  2022-23 848.00 
5.  2023-24 1051.00 
6.  2024-25  998.00 

 
संसाधन आबंटन और िनÕपादन दोनŌ के संदभª म¤, उ¸च ÆयायालयŌ का सिÆनमाªण और उÆनयन, 

संबंिधत राºय सरकारŌ का एकमाý उ°रदाियÂव है और इसिलए ये डाटा क¤ þीय łप से नहé रखे जाते 

ह§। 

 िपछले 5 वषŎ म¤ भारत के उ¸चतम Æयायालय Ĭारा अवसंरचना के आधुिनकìकरण और संवधªन 

पर Óयय का Êयौरा नीचे सारणीबĦ िकया गया है – 

(Ł करोड़ म¤ )  
  वÖतु शीषª  वषª  िनिध आबंटन  
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*ąोत : अनदुान कì मांग, मांग सं́ या 67 भारत के उ¸चतम Æयायालय कì वेबसाइट  

Æयाय िवभाग, िविध और Æयाय मंýालय, भारत सरकार भी राÕůीय ई-गवन¦स योजना के भाग के 

łप म¤ ई-Æयायालय पåरयोजना को संबंिधत उ¸च ÆयायालयŌ के माÅयम से, िवकेÆþीकृत रीित म¤, 

ÆयायालयŌ को सूचना और संचार ÿौīोिगकì (आईटीसी) समथª बनाने के िलए भारत के उ¸चतम 

Æयायालय कì ई-सिमित के िनकट समÆवय से कायाªिÆवत भी कर रहा है। ई-Æयायालय िमशन मोड 

पåरयोजना के अधीन चालू िव°ीय वषª सिहत िपछल े5 वषŎ म¤ आबंिटत िनिधयŌ के Êयौर ेिनÌनानुसार 

है:  

ø.स.ं   वषª  रकम (Ł करोड़ म¤ ) 
ई-Æयायालय पåरयोजना -2  

1.  2019-20 180.00 
2.  2020-21 180.00 
3.  2021-22 98.82 
4.  2022-23 0.01 

ई-Æयायालय पåरयोजना -3  
5.  2023-24 825.00 
6.  2024-25 1500.00 
 

(ख)  से (घ) : राºयŌ/संघ राºय ±ेýŌ को केÆþीय सहायता िकसी िव°ीय वषª के दौरान Öकìम के अधीन 

उपलÊध बजटीय उपबंध तक सीिमत होती है। तथािप, राºय/संघ राºय ±ेý अपनी अप±ेा के अनुसार 

सूचना,कंÈयूटर,दरूसंचार (आईसीटी) 
उपÖकर / सूचना ÿौīोिगकì 

2024-25 45.97 
2023-24 24.00 
2022-23 45.00 
2021-22 10.00 
2020-21 10.00 

 2019-20 0.20 
कुल  135.17 
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अपने Öवयं के संसाधनŌ से अितåरĉ रकम  खचª करने के िलए Öवतंý ह§। Æयाियक अवसंरचना के िवकास 

के िलए क¤ þीय Łप से ÿायोिजत Öकìम (सीएसएस) के अधीन िपछल ेपांच वषŎ म¤ राजÖथान राºय को 

आबंिटत िनिधयां 287.68 करोड़ Łपये है, िजसम¤ स ेिपछले पांच वषŎ म¤ भीलवाड़ा िजले म¤ Æयायालय 

हॉल और आवासीय इकाइयŌ के िनमाªण पर 1.4274 करोड़ Łपये खचª िकए गए। राजÖथान के भीलवाड़ा 

िजले म¤ सीएसएस के अधीन वषª-वार खचª कì गई िनिधयां इस ÿकार है:- 

ø.स.ं   वषª  Óयय  (Ł करोड़ म¤ ) 
1.  2019-20 0.00 
2.  2020-21 0.00 
3.  2021-22 1.0551 
4.  2022-23 0.0586 
5.  2023-24 0.3137 

कुल  1.4274 
 

ई-Æयायालय पåरयोजना के अधीन, िनिधयां ई-Æयायालय पåरयोजना के अधीन संबंिधत उ¸च 

ÆयायालयŌ को उपलÊध कराई जाती ह§। उ¸च Æयायालय, िजला ÆयायालयŌ Ĭारा उठाई गई मांगŌ के 

अनसुार केÆþीकृत łप से मदŌ का उपाĮ करते ह§। राजÖथान उ¸च Æयायालय Ĭारा ÿदान िकए गए 

अनसुार चालू िव°ीय वषª सिहत िपछले पांच वषŎ के दौरान आबंिटत िनिधयŌ के Êयौरा िनÌनानसुार है:  

ø.स.ं   िव°ीय वषª  जारी कì गई िनिधयां रकम (Ł करोड़ म¤ ) 
ई-Æयायालय पåरयोजना -2  

1.  2019-20 1.29 
2.  2020-21 10.58 
3.  2021-22 1.62 
4.  2022-23 - 

ई-Æयायालय पåरयोजना -3  
5. 2023-24 20.36 
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6 2024-25 63.69 
कुल  84.05 

  

 
PRADHAN MANTRI BHARTIYA JANAUSHADHI PARIYOJANA 

3097. DR. HEMANT VISHNU SAVARA:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has launched Pradhan Mantri Bhartiya 

Janaushadhi Pariyojana in order to provide quality generic medicines at 

affordable prices to all citizens;  

(b) if so, the details thereof;  

(c) whether the Government proposes to add more generic medicines and 

equipment for sale from Jan Aushadhi Kendras and if so, the details thereof; and  

(d) the details of the sale and purchase of the medicines at the Jan Aushadhi 

Kendras in the country during last five years, State/UT-wise including district-

wise in Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a) and (b):The Government launched Pradhan Mantri Bhartiya Janaushadhi 

Pariyojana (PMBJP) with an objective of making quality generic medicines 

available at affordable prices to all. Under this scheme, dedicated outlets known 

as Jan Aushadhi Kendras (JAKs) are opened across the country to provide 
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medicines at 50%-80% cheaper rates than branded medicines. A total of 14,320 

JAKs have been opened across the country till 30.11.2024. State/UT- wise 

number of JAKs is given in the enclosed Statement-I. 

(c) Under PMBJP, 2047 types of medicines and 300 surgicals /devices have 

been brought under the product basket covering all major therapeutic groups 

such as Cardiovascular, Anti-cancers, Anti-diabetics, Anti-infectives, Anti-

allergic, Gastro-intestinal medicines, Nutraceuticals, etc. New medicines are 

added to the product basket of PMBJP regularly.  

(d) In last 5 Financial Years, sales of medicines worth Rs. 4316.31 crores have 

been made through JAKs, out of which sales of Rs. 70.39 crore have been made 

in the state of Maharashtra. State/ UT wise sales of medicines during the last 

five Financial Year across the country is is given in the enclosed Statement-II 

and District wise sales of Maharashtra state is given in the enclosed Statement 

-III. 

STATEMENT-I 
 

The State/UT-wise number of JAKs till 30.11.2024 
Sl. 
No. 

Name of State/UT No. of JAKs functional 

1 Andaman and Nicobar 9 
2 Andhra Pradesh 270 
3 Arunachal Pradesh 34 
4 Assam 164 
5 Bihar 747 
6 Chandigarh 10 
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7 Chhattisgarh 233 
8 Delhi 485 
9 Goa 15 

10 Gujarat 726 
11 Haryana 376 
12 Himachal Pradesh 69 
13 Jammu and Kashmir 313 
14 Jharkhand 138 
15 Karnataka 1373 
16 Kerala 1458 
17 Ladakh 2 
18 Lakshadweep 1 
19 Madhya Pradesh 516 
20 Maharashtra 702 
21 Manipur 49 
22 Meghalaya 23 
23 Mizoram 15 
24 Nagaland 21 
25 Odisha 644 
26 Puducherry 32 
27 Punjab 481 
28 Rajasthan 455 
29 Sikkim 12 
30 Tamil Nadu 1300 
31 Telangana 198 
32 DNH and DD 38 
33 Tripura 29 
34 Uttar Pradesh 2533 
35 Uttarakhand 303 
36 West Bengal 546 

Grand Total 14,320 
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STATEMENT-II 

 
State/UT wise sales of medicines during the last five financial years (at MRP) 

(Rs. In Crore) 
Sl 
No State/ UTs 

 2019-
20 

 2020-
21 

 2021-
22  2022-23  2023-24 Total 

1 
Andaman and Nicobar 
Islands 0.10 0.02 0.05 0.05 0.02 0.25 

2 Andhra Pradesh 2.04 1.53 1.57 2.33 4.09 11.57 
3 Arunachal Pradesh 0.28 0.08 0.08 0.46 0.43 1.33 
4 Assam 2.56 3.28 5.17 6.51 8.08 25.60 
5 Bihar 7.53 16.96 34.94 65.79 104.14 229.36 
6 Chandigarh 2.30 1.08 1.44 2.75 5.38 12.95 
7 Chhattisgarh 3.21 3.53 6.20 7.69 9.10 29.73 
8 Delhi 14.29 21.71 35.98 38.42 36.65 147.05 
9 Goa 0.00 0.02 0.04 0.12 0.49 0.67 

10 Gujarat 18.08 25.75 26.92 29.63 30.16 130.54 
11 Haryana 6.08 7.77 11.28 12.87 17.18 55.19 
12 Himachal Pradesh 1.61 1.89 3.31 4.40 3.79 15.00 
13 Jammu and Kashmir 6.90 9.25 19.82 36.05 47.11 119.13 
14 Jharkhand 1.58 3.18 3.79 8.30 13.49 30.33 
15 Karnataka 93.53 128.48 161.03 171.92 159.76 714.72 
16 Kerala 62.96 118.41 191.80 212.86 210.16 796.19 
17 Ladakh 0.00 0.00 0.08 0.18 0.19 0.45 
18 Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 
19 Madhya Pradesh 6.35 8.60 11.75 15.40 19.20 61.31 
20 Maharashtra 11.90 10.99 14.76 16.91 15.83 70.39 
21 Manipur 0.39 0.26 3.07 4.97 5.78 14.47 
22 Meghalaya 0.02 0.13 1.29 1.76 1.85 5.06 
23 Mizoram 1.14 0.50 0.50 0.64 0.94 3.73 
24 Nagaland 0.54 0.28 0.31 0.62 0.87 2.63 
25 Odisha 19.16 29.77 40.05 47.54 53.78 190.29 
26 Puducherry 1.08 1.05 1.58 2.11 2.91 8.74 
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27 Punjab 23.28 34.26 41.70 46.28 49.60 195.13 
28 Rajasthan 6.04 7.53 11.24 15.97 26.02 66.81 
29 Sikkim 0.03 0.00 0.01 0.03 0.23 0.31 
30 Tamil Nadu 48.39 56.66 84.22 93.48 96.46 379.21 
31 Telangana 1.87 1.97 3.26 4.01 5.69 16.80 
32 DNH and DD 0.09 0.31 0.42 0.37 0.26 1.45 
33 Tripura 2.46 2.18 2.33 2.64 2.93 12.53 
34 Uttar Pradesh 68.45 82.00 119.79 162.81 198.17 631.21 
35 Uttarakhand 8.86 11.10 13.31 18.16 20.82 72.26 
36 West Bengal 12.00 27.52 42.83 74.68 106.88 263.91 

Grand Total 435.10 618.08 895.93 1108.74 1258.46 4316.31 
 
 
 

STATEMENT-III 
District wise sales of medicines in Maharashtra during the last five financial 

years (at MRP) 
(Rs. In Crore) 

S 
No 

District 
2019-

20 
2020-

21 
2021-

22 
2022-

23 
2023-

24 
Total  

1 Ahmednagar 0.06 0.04 0.07 0.10 0.09 0.36 
2 Akola 0.04 0.03 0.06 0.10 0.16 0.41 
3 Amravati 0.17 0.12 0.22 0.32 0.32 1.15 
4 Beed 0.78 0.71 0.67 0.71 0.74 3.62 
5 Bhandara 0.01 0.03 0.03 0.03 0.05 0.15 
6 Buldhana 0.39 0.58 0.75 0.71 0.61 3.03 
7 Chandrapur 0.05 0.04 0.50 0.31 0.26 1.16 
8 ChhatrapatiSambhajinagar 0.09 0.09 0.17 0.19 0.20 0.74 
9 Dharashiv 0.21 0.10 0.10 0.09 0.10 0.60 

10 Dhule 0.22 0.24 0.21 0.23 0.14 1.04 
11 Gadchiroli 0.00 0.00 0.00 0.00 0.00 0.00 
12 Gondia 0.05 0.06 0.06 0.10 0.14 0.41 
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13 Hingoli 0.02 0.04 0.06 0.03 0.02 0.17 
14 Jalgaon 0.07 0.10 0.10 0.10 0.08 0.45 
15 Jalna 0.45 0.38 0.28 0.28 0.25 1.65 
16 Kolhapur 0.71 0.46 0.53 0.75 0.75 3.19 
17 Latur 1.16 0.97 1.01 1.06 1.00 5.20 
18 Mumbai 1.47 1.48 2.26 2.73 2.42 10.35 
19 Mumbai Suburban 0.14 0.14 0.20 0.30 0.37 1.14 
20 Nagpur 0.09 0.56 0.98 1.05 1.52 4.21 
21 Nanded 0.09 0.13 0.20 0.29 0.27 0.98 
22 Nandurbar 0.03 0.00 0.00 0.01 0.02 0.06 
23 Nashik 0.33 0.44 0.47 0.56 0.51 2.31 
24 Palghar 0.61 0.55 0.74 0.94 0.75 3.58 
25 Parbhani 0.24 0.16 0.11 0.09 0.09 0.67 
26 Pune 0.70 0.66 1.88 2.44 1.92 7.61 
27 Raigad 0.34 0.24 0.19 0.22 0.24 1.23 
28 Ratnagiri 0.00 0.00 0.00 0.00 0.02 0.02 
29 Sangli 0.77 0.41 0.40 0.28 0.23 2.10 
30 Satara 0.30 0.22 0.22 0.31 0.31 1.36 
31 Sindhudurg 0.00 0.00 0.01 0.03 0.01 0.04 
32 Solapur 0.34 0.35 0.33 0.39 0.32 1.73 
33 Thane 1.84 1.53 1.74 1.92 1.73 8.76 
34 Wardha 0.02 0.01 0.00 0.01 0.01 0.05 
35 Washim 0.06 0.07 0.02 0.00 0.01 0.16 
36 Yavatmal 0.02 0.04 0.18 0.24 0.18 0.66 

Grand Total 11.90 10.99 14.76 16.91 15.83 70.39 
 

MENACE OF MENTAL HEALTH ISSUES 

3098. SHRI S. JAGATHRATCHAKAN: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 
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(a) whether the Government agree with the view that one of the ways to curb the 

menace of mental health issues is to foster robust academic research and if so, 

the details thereof; 

(b)  whether the initiatives formulated in this regard keep in mind that the issue 

of mental health is vital for human wellbeing; and 

(c)  if so, the details thereof and if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c): The Government recognizes that mental health is vital for human well-

being. It acknowledges the importance of fostering robust academic research to 

address mental health issues and has taken several initiatives in this regard. 

NIMHANS has contributed to the Bellary District Mental Health Program 

(DMHP), which set a precedent for integrating mental health services into 

primary healthcare, serving as the prototype for the National Mental Health 

Programme (NMHP). It demonstrated how mental health services could be 

integrated into primary healthcare through structured training and systematic 

implementation. Now, the DMHP is made operational in the majority districts 

across India. 

25 Centres of Excellence have been funded under the tertiary care 

component of NMHP. These centers focus on enhancing postgraduate 
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education and conducting cutting-edge research in mental health specialties. 

Furthermore, the Digital Academies established at premier institutions such as 

NIMHANS, Lokopriya Gopinath Bordoloi Regional Institute of Mental Health 

(LGBRIMH), and Central Institute of Psychiatry (CIP) offer online training 

programs to healthcare professionals, integrating research and practice to 

address gaps in mental healthcare delivery.  

Government has encouraged the implementation research in the area of 

Mental Health using evidence based interventions in partnership with various 

academic institutes, state governments and other partner agencies. 

Indian Council of Medical Research (ICMR) has informed that it has 

undertaken National Health Research Priority Projects in the area of mental 

health. It also funds extramural and intramural research on areas like early 

detection, prevention, and management of mental illnesses. Additional 

collaborations undertaken by ICMR in mental health research are:  

1) The ICMR Centre for Advanced Research on Digital Interventions for 

Mental Health Care has been established at NIMHANS, fostering research on 

digital mental health solutions. 

2) ICMR has funded Centre for Advanced Research and Excellence in 

Neuromodulation in Mental Health at AIIMS Delhi, fostering research on 

cognitive functions of mental health issues.  
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Studies supported by ICMR have provided valuable insights into risk 

factors, psychosocial interventions, and community-based approaches to 

mental health care, in addition to paving ways to understand the biological 

underpinnings of mental illnesses. 

Further, the Government's initiatives demonstrate a comprehensive 

approach to mental health: 

1. The outcomes of research initiatives have paved way for the 

inclusion of mental health in the Mental, Neurological, and Substance Use 

Disorders (MNS) package under the Ayushman Arogya Mandir initiative. 

This integration ensures that primary healthcare systems address mental 

health as part of comprehensive care.  

2. National Mental Health Policy in 2014 was launched that gives a 

comprehensive roadmap incorporating a life course and rights-based 

approach for providing mental healthcare. The Government has 

implemented a rights based Mental Healthcare Act, 2017 that guarantees 

basic mental health services to all citizens of the country. 

3. To improve awareness, Information, Education, and 

Communication (IEC) activities are integrated into National Mental Health 

Programme, focusing on community engagement through mediums such 

as local newspapers, radio, street plays, and wall paintings. These efforts 

ensure that mental health literacy reaches grassroots levels. 
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4. In the education sector, programs like Mano Darpan and the 

Ayushman Bharat School Health and Wellness Programme embed 

emotional wellbeing into school curricula. Mano Darpan provides 

psychosocial support through a national helpline and online resources, 

while Ayushman Bharat trains teachers as Health and Wellness 

Ambassadors to address mental health concerns in school children. 

5. Among other initiatives, Government has established a 24/7 

helpline Tele MANAS offering psychosocial support. By setting up 53 Tele 

MANAS cells, the program ensures that individuals across the country, 

especially in remote areas, can access mental health services through 

telecommunication. Till date, about 16.4 lakh calls have been serviced 

through Tele MANAS. Recently, an android version Tele MANAS App was 

released. 

Such multi-faceted approach combines research, service delivery, and 

capacity building to create a comprehensive mental health care system in India.  

 
AYUSHMAN VAYA VANDANA CARD 

3099. SHRI HAMDULLAH SAYEED: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has introduced any mechanism to streamline the 

issuance and use of Ayushman Vaya Vandana Cards for beneficiaries; and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) and (b): Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB-PMJAY) 

is an entitlement-based scheme, all the eligible beneficiary families are covered 

from day one of the implementation of the scheme in the State/UT. The scheme 

does not require enrolment, however, a beneficiary verification process is 

undertaken to verify the genuineness of the beneficiary. Ayushman cards are 

issued to all eligible beneficiaries as part of this process. 

The enrolment of all eligible senior citizens aged 70 years and above is 

application-based, allowing beneficiaries to apply for and obtain their Ayushman 

Vay Vandana card. Different modes of application are available for enrolment in 

the scheme including mobile phone application (Ayushman App) and web portal 

(beneficiary.nha.gov.in). The feature of self-registration is also available in the 

above-mentioned application. For further enquiries about the Ayushman Vay 

Vandana card, beneficiaries can give a missed call to the helpline number 1800-

110-770. A dedicated call center (14555) is available 24x7 to provide assistance 

to the beneficiaries. 

Further, beneficiaries may visit any empaneled hospital to avail the 

benefits under this scheme. Additionally, Pradhan Mantri Arogya Mitras (PMAM) 

have been deployed at empaneled hospitals, who are responsible for guiding 
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the beneficiaries and providing information related to prompt treatment by 

interfacing with the treating doctors / caregivers. Uniform kiosks have also been 

deployed in these hospitals as the first point of contact for beneficiaries, offering 

awareness, assistance with card creation and support in accessing treatment. 

 
COURTS IN ANDHRA PRADESH 

3100. SHRI PUTTA MAHESH KUMAR: 

 Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether there has been an increase in the total number of cases both Civil 

and Criminal pending before courts across the country, including Andhra Pradesh 

especially in Eluru district during the last five years, if so, the details thereof; 

(b) whether there are any proposals to set up new district courts in the districts 

formed post the bifurcation of various districts of Andhra Pradesh in 2022, if so, 

the details regarding the funds allocated and utilised and the present status of the 

same; 

(c) if not, the reasons therefor; 

(d) the details regarding the total number of vacancies in various courts across 

the country, especially in Andhra Pradesh and the steps undertaken to reduce the 

same, State-wise; and 

(e) whether the Government has identified the key issues that have led to the 

growing pendency of matters before courts across the country, if so, the details 

thereof and the action undertaken to address the same? 
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THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE  IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 

(a): As per information available on National Judicial Data Grid (NJDG), the total 

number of Civil and Criminal cases pending before the Supreme Court of India 

during the last five years is as under:  

Supreme 
Court of 
India 

Year No. pending cases at the end of the year 
Civil Criminal Total 

2020 52290 12796 65086 
2021 55973 14266 70239 
2022 54940 14828 69768 
2023* 55015 14496 69511 
2024** 64300 18277 82577 

*(as on 01.02.2023),**(as on 10.12.2024) 

The details of the number of Civil and Criminal cases pending before the 

High Courts and the District and Subordinate Courts, including Andhra Pradesh 

during the last five years is given in the enclosed Statement-I and Statement-II 

respectively. 

As per the information provided by High Court of Andhra Pradesh, the 

number of Civil and Criminal cases pending before Eluru district during the last five 

years is as under:  

Year No. of pending cases at the end of the year 
Civil Criminal Total 

2020 28026 22214 50240 
2021 32645 28823 61468 
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2022 30704 32848 63552 
2023 29937 35601 65538 
2024* 29253 36595 65848 

*as on 31.10.2024 

(b) and (c): The setting up of more courts at District and Subordinate level, is 

within the domain of the concerned High Court and respective State Government. 

In the case of High Court, Benches are established in accordance with the 

recommendations made by the Jaswant Singh Commission and judgment 

pronounced by the Apex Court in W.P.(C) No.379 of 2000 and after due 

consideration of proposal from the State Government. Since May 2014, a separate 

High Court for the State of Andhra Pradesh has been constituted on the proposal 

of the State Government and concerned High Court. 

Under the Centrally Sponsored Scheme (CSS) for development of Judicial 

Infrastructure to augment the resources of State Governments for Infrastructure 

development of Subordinate Judiciary by way of Financial Assistance in the 

prescribed fund-sharing pattern between the Centre and States, funds are provided 

for five components viz., court halls, residential units, lawyer's halls, toilet complexes 

and digital computer room. In this regard, a sum of Rs. 272.2395 crore has been 

released to Andhra Pradesh under the scheme since 1993-94. As on date, 648 court 

halls and 600 residential units are available in Andhra Pradesh. In addition, 84 court 

halls and 16 residential units are under construction in the State of Andhra Pradesh". 
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(d): As on 10.12.2024, there is one (1) vacancy in the Supreme Court of India. 

Further the number of vacancies in High Court and District and Subordinate Courts, 

State-wise is given in the enclosed Statement-III and Statement-IV respectively. 

Appointment of Judges of the High Courts is made under Articles 217 and 

224 of the Constitution of India, which is a continuous, integrated and collaborative 

process between the Executive and the Judiciary. It requires consultation and 

approval from various constitutional authorities both at the State and Centre level. 

While every effort is made to fill up the existing vacancies expeditiously, vacancies 

of Judges in High Courts do keep on arising on account of retirement, resignation 

or elevation of Judges and also due to increase in the strength of Judges. 

 

 As per the MoP, the responsibility for initiation of proposals for appointment 

of Judges in the High Courts vests with the Chief Justice of the concerned High 

Court, in consultation with two senior-most puisne Judges of the High Court. For 

appointments to the High Courts, under the MOP, the views of concerned State 

Government are also obtained. The recommendations also have to be considered 

in the light of such other reports as may be available to the Government in respect 

of the names under consideration. The recommendations of the High Court 

Collegium, the State Governments and the Government of India are then 

forwarded to the Supreme Court Collegium (SCC) for advice. Only those persons 
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are appointed as Judges of High Courts whose names have been recommended 

by the SCC.  

Filling up of vacant positions in the case of District and Subordinate courts 

is the responsibility of the High Courts and State Governments concerned. As per 

the Constitutional framework, in exercise of powers conferred under proviso to 

Article 309 read with Articles 233 and 234 of the Constitution, the respective State 

Government in consultation with the High Court frames the rules and regulations 

regarding the appointment and recruitment of Judicial Officers in the respective 

State Judicial Service. The Hon’ble Supreme Court vide order passed in January 

2007 in the Malik Mazhar Sultan case, has inter-alia, stipulated certain timelines, 

which are to be followed by the States and the respective High Courts for 

recruitment of judges in District and Subordinate Courts. 

 

(e): The disposal of pending cases in a time bound manner is within the 

exclusive domain of the judiciary. However, the Government is committed towards 

facilitating an ecosystem for expeditious disposal of cases by judiciary and 

reducing pendency. 

The Government has taken several initiatives to provide an ecosystem for 

faster disposal of cases by the judiciary: 

i. The National Mission for Justice Delivery and Legal Reforms was set up in 

August, 2011 with the twin objectives of increasing access by reducing delays 
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and arrears in the system and enhancing accountability through structural 

changes and by setting performance standards and capacities.  The Mission 

has been pursuing a coordinated approach for phased liquidation of arrears 

and pendency in judicial administration, which, inter-alia, involves better 

infrastructure for courts including computerization, increase in sanctioned 

strength of District and Subordinate Courts, policy and legislative measures in 

the areas prone to excessive litigation and re-engineering of court procedure 

for quick disposal of cases and emphasis on human resource development.  

ii. Under the Centrally Sponsored Scheme for development of Judicial 

Infrastructure, funds are being released to States/UTs for construction of court 

halls, residential quarters for judicial officers, lawyers’ halls, toilet complexes 

and digital computer rooms that ease the life of various stakeholders including 

the litigants, thereby aiding justice delivery. As on date, Rs. 11571.57 crores 

have been released since the inception of the Centrally Sponsored Scheme 

(CSS) for Development of Infrastructure Facilities for the Judiciary in 1993-94. 

The number of court halls has increased from 15,818 as on 30.06.2014 to 

23,590 as on 31.10.2024, and number of residential units has increased from 

10,211 as on 30.06.2014 to 21,076 as on 31.10.2024, under this scheme. 

iii. Further under the Phase I and II of the e-Courts Mission Mode Project, 

information and communication technology (ICT) had been leveraged for IT 

enablement of District and Subordinate Courts. 18,735 District and Subordinate 
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Courts were computerized till 2023. WAN connectivity has been provided to 

99.5% of court complexes.  Video conferencing facility has been enabled 

between 3,240 court complexes and 1,272 corresponding jails. As on 

30.09.2024, 1375 eSewa Kendras in District Courts and 28 eSewa Kendras in 

High Courts have been made functional to bridge the digital divide by providing 

citizen centric services to lawyers and litigants. 28 virtual courts have been set 

up in 21 States/UTs. As on 30.09.2024, these courts have handled more than 

5.82 crore cases and realized more than Rs. 634.74 crores in fines. The 

Cabinet on 13.09.2023 has approved eCourts Phase-III at an outlay of 

Rs.7,210 crore. Taking the gains of Phase-I and Phase-II to the next level, the 

e-Courts Phase-III aims to usher in a regime of enhanced ease of justice by 

moving towards digital, online and paperless courts. It intends to incorporate 

latest technology such as Artificial Intelligence (AI), Block Chain, etc. to make 

justice delivery progressively more robust, easy and accessible to all the 

stakeholders. 

iv. The Government has been regularly filling up vacancies of Judges in the 

Supreme Court of India and the High Courts. From 01.05.2014 to 21.11.2024, 

64 Judges were appointed in the Supreme Court. 999 new Judges were 

appointed and 767 Additional Judges were made permanent in the High Courts 

during the same period. The sanctioned strength of Judges of the High Courts 

has been increased from 906 in May, 2014 to 1122 till now. The sanctioned 
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and working strength of judicial officers in District and Subordinate Courts has 

increased as under: 

   As on   Sanctioned Strength Working Strength 
31.12.2013 19,518 15,115 
09.12.2024 25,741 20,479 

 

However, filling up of vacancies in District and Subordinate judiciary falls within 

the domain of the State Governments and High Courts concerned. 

v. In pursuance of a Resolution passed in Chief Justices’ Conference held in April, 

2015, Arrears Committees have been set up in all 25 High Courts to clear cases 

pending for more than five years.  Arrears Committees have been set up under 

District Courts as well. 

vi. Under the aegis of the Fourteenth Finance Commission, the Fast Track Courts 

have been established for dealing with cases of heinous crimes; cases 

involving senior citizens, women, children, etc. As on 30.09.2024, 862 Fast 

Track Courts are functional for handling cases of heinous crimes, crimes 

against women and children, etc. To fast-track criminal cases involving elected 

MPs / MLAs, ten (10) Special Courts are functional in nine (9) States/UTs. 

Further, the Central Government has approved a Scheme for setting up Fast 

Track Special Courts (FTSCs) across the country for the expeditious disposal 

of pending cases of Rape and POCSO Act. As on 30.09.2024, 750 FTSCs 

including 408 exclusive POCSO (ePOCSO) Courts are functional in 30 
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States/UTs across the country which have disposed of more than 2,81,000 

cases. 

vii. With a view to reduce pendency and unclogging of the courts, the Government 

has amended various laws like the Negotiable Instruments (Amendment) Act, 

2018, the Commercial Courts (Amendment) Act, 2018, the Specific Relief 

(Amendment) Act, 2018, the Arbitration and Conciliation (Amendment) Act, 

2019 and the Criminal Laws (Amendment) Act, 2018. 

viii. Alternate Dispute Resolution methods have been promoted whole heartedly. 

Accordingly, the Commercial Courts Act, 2015 was amended in August, 2018 

making Pre-institution Mediation and Settlement (PIMS) mandatory in case of 

commercial disputes. Amendment to the Arbitration and Conciliation Act, 1996 

has been made by the Arbitration and Conciliation (Amendment) Act 2015 for 

expediting the speedy resolution of disputes by prescribing timelines.  

Under the Commercial Courts Act, 2015, there is provision for case 

management hearing which provides for an efficient, effective and purposeful 

judicial management of a case so as to achieve a timely and qualitative 

resolution of a dispute. It assists in early identification of disputed issues of fact 

and law, establishment of procedural calendar for the life of the case and the 

exploration of possibilities of the resolution of the dispute. 

Another novel feature introduced for the commercial courts is the system of 

color banding which limits the number of adjournments that can be granted in 
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any commercial matter to three and alerts the judges about listing of the cases 

in accordance with their stage of pendency. 

ix. Lok Adalat is an important Alternative Disputes Resolution Mechanism 

available to common people. It is a forum where the disputes/ cases pending 

in the court of law or at pre-litigation stage are settled/ compromised amicably.  

Under the Legal Services Authorities (LSA) Act, 1987, an award made by a Lok 

Adalat is deemed to be a decree of a civil court and is final and binding on all 

parties and no appeal lies against thereto before any court. Lok Adalat is not a 

permanent establishment. National Lok Adalats are organized simultaneously 

in all Taluks, Districts and High Courts on a pre-fixed date.        

The details of the cases disposed of in National Lok Adalats during the last 

four years are as under: - 

Years Pre-litigation Cases Pending Cases Grand Total 
2021 72,06,294 55,81,743 1,27,88,037 
2022 3,10,15,215 1,09,10,795 4,19,26,010 

2023 7,10,32,980 1,43,09,237 8,53,42,217 

2024 (upto 
09.11.24) 

6,46,35,285 1,26,34,580 7,72,69,865 

Total 17,38,89,774 4,34,36,355 21,73,26,129 
 

x. The Government launched the Tele-Law programme in 2017, which provides 

an effective and reliable e-interface platform connecting the needy and 

disadvantaged sections seeking legal advice and consultation with panel 

lawyers via video conferencing, telephone and chat facilities available at the 
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Common Service Centres (CSCs) situated in Gram Panchayats and through 

Tele-Law mobile App. 

*Percentage Wise break-up of Tele – Law Data 

Category 
Cases 

Registered 
% Wise Break 

Up 
Advice 

Enabled 
% Wise Break 

Up 
Gender Wise 

Female 4014611 39.12 3963499 39.06 
Male 6247980 60.88 6183286 60.94 

Caste Category Wise 
General 2387060 23.26 2352649 23.19 

OBC 3252495 31.69 3213067 31.67 
SC 3246025 31.63 3215657 31.68 
ST 1377011 13.42 1366312 13.47 

Total 10262591   10146785   
*Data as on 31-10-2024. 

xi. Efforts have been made to institutionalize pro bono culture and pro bono 

lawyering in the country. A technological framework has been put in place where 

advocates volunteering to give their time and services for pro bono work can 

register as Pro Bono Advocates on Nyaya Bandhu (Android and iOS and Apps). 

Nyaya Bandhu Services are also available on UMANG Platform. Pro Bono Panel 

of advocates has been initiated in 23 High Courts at the State level. Pro Bono 

Clubs have been started in 109 Laws Schools to instill Pro Bono culture in 

budding lawyers. 
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STATEMENT-I 

Detailed statement showing State/UT-wise pending cases in District and Subordinate Courts during the last five years. 

Sl.No States Pendency of Cases as on 
31.12.2020  

Pendency of Cases as on 31.12.2021  Pendency of Cases as on 31.12.2022  Pendency of Cases as on 31.12.2023 
  

Pendency of Cases as on 10.12.2024 
 

Civil Criminal Total Civil Criminal Total Civil Criminal Total Civil 
  

Criminal 
  

Total 
  

Civil 
 
 

Criminal 
 
 

Total 
 
 

1 Andhra 
Pradesh 

347979 287241 635220 412688 361264 773952 414050 415097 829147 422382 442563 864945 430694 469201 899895 

2 Telangana 284531 389770 674301 330160 475462 805622 421679 637722 1059401 349414 568181 917595 333244 599004 932248 

3 Andmanand 
Nicobar 

    0     0 3176 8710 11886 3731 5036 8767 3811 4276 8087 

4 Arunachal 
Pradesh 

Nil Nil Nil Nil Nil Nil Nil Nil Nil 1174 2975 4149 1953 8256 10209 

5 Assam 79395 277802 357197 86204 331584 417788 93994 394806 488800 101120 352416 453536 105037 397676 502713 

6 Bihar 429316 2728754 3158070 476437 2902792 3379229 508954 2936205 3445159 537060 3051832 3588892 534055 3076751 3610806 

7 Chandigarh 21004 36414 57418 22970 46532 69502 23229 56297 79526 23347 125067 148414 23284 82273 105557 

8 Chattisgarh 59709 264564 324273 68905 307315 376220 75569 336030 411599 78493 332086 410579 79471 379231 458702 

9 Delhi 216432 739418 955850 241138 841277 1082415 247208 1046363 1293571 230685 993588 1224273 220208 1302747 1522955 

10 Dadarand 
Nagar Haveli 
and Daman 
and Diu 

2953 3326 6279 3147 3412 6559 3218 3453 6671 3441 3883 7324 3423 4316 7739 

11 Goa 23822 32723 56545 25811 33559 59370 25821 30554 56375 26211 30967 57178 26739 32312 59051 

12 Gujarat 457897 1432770 1890667 457921 1493629 1951550 424744 1318979 1743723 372162 1217306 1589468 350389 1316006 1666395 

13 Haryana 386383 714521 1100904 433043 848654 1281697 454453 1003817 1458270 459885 973156 1433041 438526 993105 1431631 

14 Himachal 
Pradesh 

145240 271324 416564 154753 301196 455949 154316 321821 476137 164325 409285 573610 169263 486831 656094 

15 Jammuand 
Kashmir 

85913 129890 215803 95828 147198 243026 98331 201385 299716 101210 188996 290206 108271 225052 333323 
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16 Jharkhand 77284 361283 438567 89806 405302 495108 90175 428981 519156 91346 451630 542976 91856 455071 546927 

17 Karnataka 841009 905877 1746886 867552 955551 1823103 910317 982948 1893265 942582 998989 1941571 998446 1203858 2202304 

18 Kerala 481685 1316657 1798342 516610 1426645 1943255 517038 1416325 1933363 518099 1312818 1830917 517326 1219750 1737076 

19 Ladakh 366 383 749 398 426 824 657 497 1154 631 697 1328 694 762 1456 

20 Madhya 
Pradesh 

352554 1337499 1690053 379592 1496602 1876194 393250 1607018 2000268 394159 1610411 2004570 413371 1618815 2032186 

21 Maharshtra 1354707 3161604 4516311 1487070 3394648 4881718 1567297 3415614 4982911 1637874 3562441 5200315 1697480 3788061 5485541 

22 Manipur 6851 3943 10794 8440 4362 12802 7994 4275 12269 8705 4365 13070 8460 4201 12661 

23 Meghalya 2793 7610 10403 4300 10322 14622 4563 11572 16135 4508 11706 16214 4300 10930 15230 

24 Mizoram 1650 3049 4699 2174 3708 5882 2320 2822 5142 2464 3102 5566 3023 2467 5490 

25 Nagaland 161 1378 1539 493 2110 2603 576 2390 2966 675 2159 2834 695 2082 2777 

26 Orissa 282943 1099595 1382538 303218 1215888 1519106 302763 1256575 1559338 293052 1319143 1612195 273786 1380777 1654563 

27 Puducherry     0 14446 19583 34029 11881 17950 29831 12896 21183 34079 13012 22374 35386 

28 Punjab 348144 466394 814538 394728 524130 918858 401902 520458 922360 378545 472637 851182 378067 491756 869823 

29 Rajasthan  485531 1344931 1830462 518034 1511780 2029814 524351 1599124 2123475 537184 1773804 2310988 479940 1869413 2349353 

30 Sikkim 571 999 1570 735 1191 1926 666 1177 1843 626 1038 1664 799 956 1755 

31 Tamil Nadu 722201 566372 1288573 757785 606132 1363917 751131 681444 1432575 725902 723103 1449005 736752 787101 1523853 

32 Tripura 9119 31913 41032 9138 30066 39204 11282 28730 40012 11759 33620 45379 12405 37463 49868 

33 U.T of 
Lakshadweep 

0 0 0 0 0 0 0 0 0 0 0 0 137 390 527 

34 Uttar Pradesh 1854778 6717314 8572092 1912283 7909941 9822224 1857096 9116384 10973480 1875023 9751773 11626796 1827129 9924780 11751909 

35 Uttarakhand 41825 218739 260564 44272 256729 301001 44847 282503 327350 44930 313102 358032 46430 315317 361747 

36 West Bengal 548795 1831838 2380633 605904 1984089 2589993 614648 2157642 2772290 620769 2368053 2988822 46430 315317 361747 

Total 9953541 26685895 36639436 10725983 29853079 40579062 10963496 32245668 43209164 10976369 33433111 44409480 10378906 32828678 43207584  
Source: - National Judicial Data Grid (NJDG). 
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STATEMENT-II 

Detailed Statement showing pending cases in High Courts during the last five years. 

Sl.No High Court Pendency of Cases as on 31.12.2020 
  

Pendency of Cases as on 
31.12.2021 

Pendency of Cases as on 
31.12.2022  

Pendency of Cases as on 
31.12.2023 
  

Pendency of Cases as on 
10.12.2024 

Civil Criminal Total Civil Criminal Total Civil Criminal Total Civil  Criminal  Total  Civil 
 

Criminal 
 

Total 
 

1 Allahabad  415029 358379 773408 418874 384693 803567 556215 476013 1032228 568387 508167 1076554 599544 538945 1138489 

2 Bombay  471321 87798 559119 472580 96438 569018 506774 103960 610734 596154 116276 712430 539677 111717 651394 

3 Calcutta  225783 41648 267431 190612 34837 225449 178268 29630 207898 168530 26849 195379 176542 28413 204955 

4 Gauhati High Court 42030 9871 51901 44786 10863 55649 46628 11873 58501 48308 14133 62441 48138 16183 64321 

5 Telangana 203093 33759 236852 220805 35713 256518 219891 34198 254089 218291 30096 248387 212660 31363 244023 

6 Andhra Pradesh 177061 30701 207762 189934 32908 222842 204907 35331 240238 212152 37491 249643 208471 38728 247199 

7 Chhattisgarh 47219 28617 75836 51496 29505 81001 58969 32215 91184 58525 31938 90463 55236 29087 84323 

8 Delhi 65654 25541 91195 73132 26936 100068 75350 29921 105271 90696 37426 128122 90885 36349 127234 

9 Gujarat 97226 45577 142803 101465 50665 152130 105891 56038 161929 112117 56931 169048 116159 54932 171091 

10 Himachal Pradesh 64625 9237 73862 72084 10154 82238 79041 12169 91210 85437 14108 99545 81449 12167 93616 

11 Jammu and Kashmir 
and ladakh 

55565 7903 63468 40982 6779 47761 36921 7605 44526 36002 8241 44243 36897 8533 45430 

12 Jharkhand 41240 47205 88445 42300 46071 88371 39234 48758 87992 38519 47271 85790 33005 41737 74742 

13 Karnataka 250805 42454 293259 225693 40253 265946 255999 48445 304444 240721 48168 288889 248380 52142 300522 
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14 Kerala 169948 44436 214384 169527 42998 212525 157415 39899 197314 201179 54099 255278 198897 51544 250441 

15 Madhya Pradesh 223105 139827 362932 256719 156748 413467 265629 164114 429743 269662 176686 446348 278676 189347 468023 

16 Manipur 3962 412 4374 4327 490 4817 4404 461 4865 4120 511 4631 4591 649 5240 

17 Meghalaya 1328 115 1443 1367 211 1578 1044 144 1188 901 224 1125 920 264 1184 

18 Punjab and Haryana 372991 264157 637148 282851 164839 447690 279794 168092 447886 275684 165386 441070 268349 163438 431787 

19 Rajasthan 387923 135677 523600 422566 151498 574064 465873 167914 633787 490824 181369 672193 477897 179600 657497 

20 Sikkim 204 37 241 146 34 180 135 30 165 126 53 179 144 66 210 

21 Tripura 2044 303 2347 1549 187 1736 1444 157 1601 1124 151 1275 818 155 973 

22 Uttarakhand 23418 15258 38676 24255 17667 41922 25848 19175 45023 28152 22380 50532 30265 24829 55094 

23 Madras  518985 61785 580770 521391 58351 579742 495771 54312 550083 484616 58084 542700 458729 57278 516007 

24 Orissa  119076 53400 172476 142821 52340 195161 122027 42682 164709 109964 38483 148447 108339 37234 145573 

25 Patna  97229 81606 178835 113172 112456 225628 111517 100589 212106 109101 88562 197663 105924 95188 201112 

Total 4076864 1565703 5642567 4085434 1563634 5649068 4294989 1683725 5978714 4449292 1763083 6212375 4380592 1799888 6180480 

Source: - National Judicial Data Grid (NJDG). 
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STATEMENT-III 

Detail of Sanctioned strength and vacancies in the High Courts (As on 

09.12.2024) 

Sl. No. High Court 

 
Sanctioned Strength 

 Vacancies 
1 Allahabad 160 79 
2 Andhra Pradesh  37 8 
3 Bombay  94 27 
4 Calcutta  72 29 
5 Chhattisgarh 22 6 
6 Delhi  60 25 
7 Gauhati 30 6 
8 Gujarat  52 20 
9 Himachal Pradesh 17 6 

10 J and K and Ladakh 25 10 
11 Jharkhand  25 7 
12 Karnataka 62 12 
13 Kerala  47 2 
14 Madhya Pradesh 53 18 
15 Madras  75 9 
16 Manipur 5 1 
17 Meghalaya 4 0 
18 Orissa 33 14 
19 Patna  53 18 
20 Punjab and Haryana 85 33 
21 Rajasthan  50 18 
22 Sikkim 3 0 
23 Telangana  42 15 
24 Tripura 5 0 
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25 Uttarakhand 11 5 
  Total 1122 368 
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STATEMENT-IV 

Vacant Positions of Judicial Officers in District and Subordinate Courts as 

on 09.12.2024  

Sl No. State/Uts Total 
Sanctioned 

Strength 

Total 
Working 
Strength 

Total 
Vacancy 

1.  Andhra Pradesh 623 564 59 
2.  Arunachal Pradesh 44 33 11 
3.  Assam 485 461 24 
4.  Bihar 2019 1536 483 
5.  Chandigarh 30 30 0 
6.  Chhattisgarh 663 465 198 
7.  Dadarand Nagar Haveli and 

Daman and Diu 
7 6 1 

8.  Delhi 897 803 94 
9.  Goa 50 40 10 
10.  Gujarat 1720 1185 535 
11.  Haryana 781 552 229 
12.  Himachal Pradesh 179 160 19 
13.  Jammu and Kashmir 322 276 46 
14.  Jharkhand 705 506 199 
15.  Karnataka 1375 1156 219 
16.  Kerala 611 534 77 
17.  Ladakh 17 11 6 
18.  Lakshadweep 4 4 0 
19.  Madhya Pradesh 2028 1691 337 
20.  Maharashtra 2190 1940 250 
21.  Manipur 62 49 13 
22.  Meghalaya 99 56 43 
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23.  Mizoram 74 45 29 
24.  Nagaland 34 24 10 
25.  Odisha 1041 841 200 
26.  Puducherry 36 26 10 
27.  Punjab 804 723 81 
28.  Rajasthan 1641 1313 328 
29.  Sikkim 35 23 12 
30.  Tamil Nadu 1369 1023 346 
31.  Telangana 560 445 115 
32.  Tripura 133 109 24 
33.  Uttar Pradesh 3700 2704 996 
34.  Uttarakhand 298 270 28 
35.  Andaman and Nicobar 1105 875 230 
36.  West Bengal 

TOTA
L 

 25741 20479 5262 

Source: - MIS portal of Department of Justice. 
*Combined vacancy of UT Andaman and Nicobar Island and State of WB as 
shown against State of West Bengal 
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EMIGRATION CLEARANCE THROUGH EMIGRATE PORTAL 

3101. SHRI ANUP SANJAY DHOTRE: 

  SHRI MITESH PATEL(BAKABHAI): 

  SHRI MAHESH KASHYAP:   

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

the total number of people granted Emigration Clearance (EC) through e-Migrate 

alongwith the number of active recruiting agents and registered employers 

therein till date? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

Till date, over 4 million Emigration Clearances (ECs) have been issued to the 

emigrants through the eMigrate portal, and there are 2164 active Recruiting 

Agents (RAs) and 2,84,404 Foreign Employers (FEs) registered on the portal.  

 
AYUSH HOSPITALS AND CENTRES IN TAMIL NADU 

3102. SHRI THARANIVENTHAN M. S.:     

Will the Minister of AYUSH be pleased to state: 

(a) whether the Government proposes to implement any special scheme for 

setting up of AYUSH hospitals/ centres exclusively having ayurveda and 

homeopathy facilities in the rural areas of the country and if so, the details 

thereof; 
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(b) whether any proposals have been received for setting up of AYUSH 

hospitals/centres in 

Tamil Nadu; and 

(c) the action taken/proposed to be taken by the Government along with the 

progress achieved so far in this regard? 

 THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c) Public Health being a State subject, setting up of AYUSH 

Hospitals/Centres exclusively having ayurveda and homeopathy facilities in the 

rural areas of the country, comes under the purview of respective State/UT 

Governments. Further, the Ministry is already implementing a Centrally Sponsored 

Scheme namely, National Ayush Mission (NAM), in which there is a provision of 

financial assistance to States/UTs including Tamil Nadu for setting up of 50/30/10 

bedded Integrated Ayush Hospitals. Under NAM, as per the proposals received 

from the State/UT Governments including Tamil Nadu, Ministry of Ayush has 

approved 167 Integrated Ayush Hospitals from 2014-15 to 2023-24, out of which 

05 Integrated Ayush Hospitals were approved in Tamil Nadu. The State/UT-wise 

details of approved Integrated Ayush Hospitals in the country including Tamil Nadu 

under NAM from 2014-15 to 2023-24 is furnished at the enclosed Statement. 
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STATEMENT 
State/ UT-wise details of approved Integrated Ayush Hospitals in the 

country from 2014-15 to 2023-24 
Sl. 
No. 

State/UT Location Status 

1 
Andaman and 

Nicobar Islands 
Port Blair Functional 

2 Andhra Pradesh Kakinada Under construction 
3 Andhra Pradesh Visakhapatnam Under construction 
4 Arunachal Pradesh Yingkiong Under construction 
5 Arunachal Pradesh Seppa Construction not started 
6 Arunachal Pradesh  Ziro Construction not started 
7 Arunachal Pradesh Bhalukpong Under construction 
8 Arunachal Pradesh Likabali Under construction 
9 Assam Goalpara Functional 

10 Assam Majuli Functional 
11 Assam Kokrajhar Construction not started 
12 Assam Baksa Construction not started 
13 Assam Morigaon Construction not started 
14 Assam Kaliabor Construction not started 
15 Assam Diphu Construction not started 
16 Assam Bajali Construction not started 
17 Bihar Patna Construction Completed 
18 Chandigarh Chandigarh Under Construction 
19 Chhattisgarh Janjgir-Champa Under construction 
20 Chhattisgarh Mahasamund Functional 
21 Chhattisgarh Korea Under construction 
22 Chhattisgarh Korba Functional 
23 Chhattisgarh Kanker Functional 
24 Chhattisgarh Narayanpur Under construction 
25 Chhattisgarh Bijapur Under construction 
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26 Chhattisgarh Dantewada Under construction 
27 Chhattisgarh Dalli Rajhara Construction Completed 

28 
Dadra Nagar Haveli 
and Daman and Diu 

Silvassa Under construction 

29 Goa Margao Under construction 
30 Goa Velguem Under construction 
31 Gujarat Surat Under construction 
32 Haryana Hisar Functional 
33 Himachal Pradesh Kullu Under construction 
34 Himachal Pradesh Mandi Construction not started 

35 
Jammu and 

Kashmir 
Kishtwar Under Construction 

36 
Jammu and 

Kashmir 
Kupwara Under Construction 

37 
Jammu and 

Kashmir 
Billawar Under Construction 

38 
Jammu and 

Kashmir 
Kulgam Construction Completed 

39 
Jammu and 

Kashmir 
Samba Under Construction 

40 
Jammu and 

Kashmir 
Gadi Garh Construction not started 

41 
Jammu and 

Kashmir 
Bandipayeen Under Construction 

42 Jharkhand Ranchi Under construction 
43 Jharkhand Gumla Construction not started 
44 Jharkhand Bokaro Under construction 
45 Jharkhand Deoghar Under construction 
46 Jharkhand Palamu Under construction 
47 Jharkhand Dumka Under construction 
48 Jharkhand Jamshedpur Under construction 
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49 Karnataka Gadag Functional 
50 Karnataka Mangalore Functional 
51 Karnataka Thirthahalli Construction not started 
52 Kerala Chalakudy Construction Completed 
53 Kerala Mattannur Construction Completed 
54 Kerala Adoor Construction not started 
55 Kerala Attapadi Construction not started 
56 Kerala Kottarakara Construction not started 
57 Kerala Wayanad Construction not started 
58 Kerala Idukki Construction not started 
59 Kerala Aranmula Construction not started 
60 Kerala Varkala Construction not started 
61 Kerala Kappukad Construction not started 
62 Lakshadweep Kavaratti Functional 
63 Maharashtra Nandurbar Functional 
64 Maharashtra Sindhudurg Construction completed 
65 Maharashtra Pune Functional 
66 Maharashtra Ahmednagar Functional 
67 Maharashtra  Dharashiv Construction not started 
68 Maharashtra Jalgaon Construction not started 
69 Maharashtra Jalna Construction not started 
70 Maharashtra Thane Construction not started 
71 Maharashtra Nagpur Construction not started 
72 Manipur Moreh Functional 
73 Manipur Churachandpur Construction Completed 

74 Manipur 
Kwakeithel 

Konjeng Leikai 
Functional 

75 Manipur Keirao AC Functional 
76 Manipur Chandel Under construction 
77 Manipur Jiribam Under construction 
78 Manipur Kangpokpi Under construction 
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79 Manipur Bishnupur Under construction 
80 Manipur Noney Under construction 
81 Manipur Thoubal Under construction 
82 Manipur Senapati Under construction 
83 Madhya Pradesh Bhopal Functional 
84 Madhya Pradesh Indore Under construction 
85 Madhya Pradesh Narsinghpur Functional 
86 Madhya Pradesh Amarkantak Under construction 
87 Madhya Pradesh Mandleshwar Under construction 
88 Madhya Pradesh Balaghat Under construction 
89 Madhya Pradesh Sehore Under construction 
90 Madhya Pradesh Guna Construction not started 
91 Madhya Pradesh Panna Construction not started 
92 Madhya Pradesh Bhind Construction not started 
93 Madhya Pradesh Barwani Construction not started 

94 Meghalaya 
Sohra 

(Cherrapunji) 
Construction Completed 

95 Meghalaya Umtrew Functional 
96 Meghalaya Jowai Under construction 
97 Mizoram Aizwal Under construction 
98 Mizoram Saitual Under construction 

99 Nagaland 
Noklak, 

Tuensang 
Functional 

100 Nagaland Razha, Chedema Functional 

101 Nagaland 
Sapangya 
(Chungtia) 

Under construction 

102 Nagaland Yachem Under construction 
103 Nagaland Kiphire Construction not started 
104 Nagaland Tizit Construction not started 
105 Nagaland Akuhaito Construction not started 
106 Odisha Dhenkanal Construction Completed 
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107 Odisha Berhampur Under construction 
108 Odisha Balasore Under construction 
109 Puducherry Villianur Functional 
110 Puducherry Yanam Under construction 
111 Punjab Dunneke Functional 

112 Punjab 
Dayalpur 

Sodhian Zirakpur 
Under construction 

113 Rajasthan Bhilwara Functional 
114 Rajasthan Ajmer Functional 
115 Rajasthan Churu Functional 
116 Rajasthan Bikaner Functional 
117 Rajasthan Jaipur Functional 
118 Rajasthan Sikar Construction Completed 
119 Rajasthan Sawaimadhopur Construction not started 
120 Rajasthan Bharatpur Construction not started 

121 Sikkim 
Kyongsa, West 

Sikkim 
Functional 

122 Sikkim NIT, Deorali Under construction 
123 Tamil Nadu Theni Functional 
124 Tamil Nadu Tiruvannamalai Functional 
125 Tamil Nadu Pudukkottai Under construction 

126 Tamil Nadu Namakkal Under construction 

127 Tamil Nadu Chennai Under construction 

128 Telangana Siddipet Under construction 
129 Telangana Vikarabad Under construction 

130 Telangana 
Jayashankar 
Bhupalapally 

Under construction 

131 Tripura 
Paradise 

Chowmuhani, 
Agartala 

Functional 

132 Tripura South Sabroom Construction Completed 



 
 
13.12.2024  598
   
 

 
 

133 Uttar Pradesh Jaunpur Under construction 
134 Uttar Pradesh Bulandshahar Construction completed 
135 Uttar Pradesh Bilhaur Functional 
136 Uttar Pradesh West Kalli Functional 
137 Uttar Pradesh Badrasi Functional 
138 Uttar Pradesh Nawab Ganj, Functional 
139 Uttar Pradesh Basti Construction completed 

140 Uttar Pradesh 
Sirathu 

Kaushambi 
Functional 

141 Uttar Pradesh Sonbhadra Functional 
142 Uttar Pradesh Orai Construction completed 
143 Uttar Pradesh Sant Kabir Nagar Functional 
144 Uttar Pradesh Saharanpur Under construction 
145 Uttar Pradesh Deoria Functional 
146 Uttar Pradesh Lalitpur Functional 
147 Uttar Pradesh Amethi Functional 
148 Uttar Pradesh Kanpur Dehat Functional 
149 Uttar Pradesh Firozpur Construction Completed 
150 Uttar Pradesh Raebareli Construction Completed 
151 Uttar Pradesh Baghpat Construction Completed 
152 Uttar Pradesh Fatehpur Construction Completed 
153 Uttar Pradesh Shrawasti Under construction 
154 Uttar Pradesh Unnao Under construction 
155 Uttar Pradesh Hardoi Under construction 
156 Uttar Pradesh Gorakhpur Under construction 
157 Uttar Pradesh Sambhal Under construction 
158 Uttar Pradesh Mirzapur Under construction 
159 Uttarakhand Haldwani Functional 
160 Uttarakhand Jakhnidhar Under construction 
161 Uttarakhand Tanakpur Under construction 
162 Uttarakhand Pathri Under construction 
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163 Uttarakhand Kotdwar Under construction 
164 Uttarakhand Bhimtal Under construction 
165 Uttarakhand Piran Kaliyar Construction not started 
166 West Bengal Tapsikhata Functional 

167 West Bengal 
Abas Khas 

Jungle 
Functional 

 
CONSENT FOR CORNEAL DONATION 

3103.   SHRI ASADUDDIN OWAISI: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is considering the introduction of a presumed 

consent policy for corneal donation;  

(b) if so, the details of the proposed policy; 

(c)  whether the Government has examined the constitutional validity of such 

a policy concerning individual consent; 

(d) if so, the findings of such examination and any legal safeguards being 

proposed; and 

(e) whether the Government is considering expanding the opt-out method for 

consent for donation of other organs and if so, the details thereof?  

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 
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(a) to (e) At present, there is no proposal in the Ministry of Health and Family 

Welfare forthe introduction of a presumed consent policy for corneal donation or 

an opt-out consent method for organ donation.  

 
FREE TELEMEIDCINE SERVICE 

3104. SHRI RAJESHBHAI NARANBHAI CHUDASAMA: 

Will the Minister of HEALTH and FAMILY WELFARE be pleased to state: 

(a) whether the Government free telemedicine services has clocked over 10 

crore teleconsultations till now and if so, the details thereof; 

(b) the total number of beneficiaries among women and senior citizens who have 

availed Teleconsultations under e-Sanjeevani scheme in Gujarat till date; 

(c) the total number of people availing this service in rural areas as compared to 

urban areas; 

(d) the steps being taken/proposed to be taken by the Government to promote 

such services in rural areas; 

(e) the total number of Primary Health Centres that have been connected to 

telemedicine services in Gujarat; and 

(f) the steps taken/proposed to be taken by the Government to provide tertiary 

healthcare facilities through telemedicine? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 
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(a) to (f) As on 03.12.2024, eSanjeevani- national telemedicine service of India 

has served 32,02,93,483 patients.  

        The number of beneficiaries among women and senior citizens who have 

availed teleconsultations under e-Sanjeevani scheme in Gujarat is 63,50,016 

and 13,21,558, respectively.  

The number of people availing this service in rural areas as compared to 

urban areas in respect of India is 24,24,45,862 and 90,75,433, respectively. 

Details in respect of Gujrat are 1,01,05,786 and 2,34,524, respectively.  

This facility is currently serving around 4.35 lakh patients per day. 

eSanjeevani (telemedicine) service is operational in more than 1,30,110 

Ayushman Aarogya Mandirs  and in more than 16,627 hubs located in all 

states/UTs across different geographical locations and diverse areas. 

The number of registered and operational primary health centers that 

have been connected to telemedicine services in Gujarat are 1469 and 914, 

respectively.  

To provide tertiary health care services, specialist hubs have been 

established across the country to facilitate consultations with relevant 

specialists. 
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KHOYA PAYA PORTAL 

3105. DR. KALANIDHI VEERASWAMY:  

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to 

state:  

(a) whether the Government has any data on the number of cases of missing 

children reported on the Khoya Paya Portal during the last five years; 

(b) if so, the details of the highest number of missing children cases on the 

khoya Paya Portal during the last five years; 

(c) whether the Government has any data on the percentage of missing 

children located or reunited with their families due to information shared on the 

Portal; and 

(d) if so, the details thereof and if not, the reasons thereof?  

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 

DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

 (a) to (d): Mission Vatsalya portal of the Ministry of Women and Child 

Development provides information regarding missing children through the 

Track Child and Khoya Paya segments of the portal.  During the last five years, 

the number of children missing and those Recovered/ found as reported on 

the Track Child and Khoya Paya is as under : 

  
Year Missing Children Recovered/ Children Found 

through portal 
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2019-20 48545 40816 
2020-21 40285 34944 
2021-22 51336 45948 
2022-23 57204 50313 
2023-24 59605 53455 

  
 

OVERSEAS CITIZEN OF INDIA CARDS   

3106. SHRI ANIL YESHWANT DESAI  

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) whether it is a fact that the Government has issued Overseas Citizen of 

India (OCI) cards to the persons of Indian origins settled in other countries to 

visit India without requirement of any other documents; 

(b) if so, the details thereof; 

(c) the procedure to obtain duplicate OCI card from Indian embassy for 

quick return to India in the event of loss of OCI card in third country; 

(d) the guidelines issued to Indian embassies to help stranded OCI card 

holders in third countries; and 

(e) the number of such cases reported during last three years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 
 
(a) and (b) Overseas Citizen of India (OCI) card is a lifelong visa issued to the 

persons of Indian origin and their entitled family members as per guidelines 
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prescribed by Ministry of Home Affairs. OCI Cardholders can travel to India any 

number of times without any restriction on the period of stay, provided that they 

carry valid travel document (Passport) issued by the country of their current 

citizenship/nationality. 

(c) In the event of loss of OCI card of an individual, he/she can apply for 

reissue of OCI card at the website https://ociservices.gov.in/ under OCI 

miscellaneous services. 

(d) Indian Missions/Posts abroad facilitate and render all possible assistance 

whenever such cases are brought to their notice.  OCI card holders are expected 

to approach the Embassy/Consulate within the jurisdiction of their current place 

of stay abroad to resolve such matters. 

(e)  No such data is available with this Ministry. 

 

INLAND WATERWAYS INFRASTRUCTURE IN ASSAM 

3107. SHRI KAMAKHYA PRASAD TASA: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to state: 

(a)  whether the Government has taken steps to involve local communities in the 

development and maintenance of inland waterways infrastructure in Assam;  

(b) if so, details of capacity building activities thereof;  

(c) whether the Government has data on employment generation resulting from 

ports and waterways development projects in Assam. 
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(d) if so, the data of employment generated directly and indirectly through these 

projects, year-wise; 

(e) whether the Government has conducted environmental assessments prior to 

the initiation of dredging and jetty construction projects in Assam; and 

(f) if so, the details of the environmental assessments undertaken and mitigation 

measures being implemented by the Government? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS  
(SHRI SARBANANDA SONOWAL): 

(a)  to (d) Local communities are involved in the development and maintenance 

of Inland Waterways infrastructure in Assam. A Maritime Skill Development 

Centre (MSDC) for capacity building in Inland Waterways Sector has been 

established at Guwahati to cater to the need of Assam and North East. 24 

batches (467 candidates) have been imparted training in the sector so far. The 

direct employment generation through river ports and waterways development 

projects in Assam forthe year 2023-2024 is 2026. Inland Waterways sector 

provides indirect employment to number of persons connected with cargo 

movement, passenger movement and tourism, etc. data of which is not 

maintained. 

 (e) and (f) Prior environmental clearance is not required for Inland Water 

Transport (IWT) projects as per existing guidelines since the fairway 

maintenance dredging activities are limited to navigation channel of width 35 to 

45 m to improve the existing depth of less than 2 m to 2.5 m. Jetty/terminal 
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construction on the banks of river is taken up as per existing environmental 

guidelines and mitigation measures followed. 

 
LOW-QUALITY FERTILIZERS 

3108:  SHRI DILESHWAR KAMAIT:            

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has taken note of the widespread presence of 

duplicate and low quality fertilizers in the Indian market;  

(b)  if so, the details thereof including any reports/studies conducted on this 

matter; 

(c) the remedial actions/measures taken/proposed to be taken by the 

Government to address the problem of duplicate and substandard fertilizers in 

the country; 

(d) the details of the regulatory measures, enforcement actions and any 

initiatives aimed at curbing the sale of such products in the country; 

(e) whether there is any complaint(s)/report(s) from farmers or agricultural 

stakeholders regarding the adverse effects of these duplicate and low-quality 

products and if so, the details thereof; and 

(f) whether the Government has any plans/strategies to strengthen the 

regulatory framework and improve the quality control mechanisms for fertilizers 

in the market, if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a) to (f): Fertilizer Control Order (FCO)-1985 has laid down fertilizer-wise 

detailed specifications. Any fertilizer, not meeting the said specifications, cannot 

be sold in the country for agricultural purpose. Clause 19 of FCO strictly 

prohibits the sale or manufacture of fertilizers which are not of prescribed 

standards. Any sale of duplicate/substandard/counterfeit fertilizers is 

punishable under Essential Commodities Act, 1955. 

Moreover, quality control of fertilizers comes under the purview of State 

Governments. In order to regulate the sale of duplicate fertilizers in the State, 

there is a District Quality control mechanism for awareness and vigilance at the 

field level and awareness is spread among the farmers on  regular basis 

through press note, TV talks, Kishan Gosti, Krushimela, Krushi Mahotsav etc.  

 
LOK ADALAT 

 
3109. SHRI ARUN BHARTI: 

Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the concept of Lok Adalat has been implemented to reduce the 

burden on the courts, if so, the details thereof; 

(b) the number of people who have participated in Lok Adalats in the country, 

State-wise, since 2019 and the number of cases which have been settled; 
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(c) whether, considering that the Lok Adalat is held only on certain days, 

Government is of the view that the objective will be achieved if regular and more 

frequent Lok Adalats are held at district and taluka levels for this purpose; and 

(d) if so, the action proposed to be taken in this regard? 
 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE  IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 

(a) and (b): Lok Adalats are organized by Legal Services Institutions at such 

intervals as it deems fit in order to reduce the pendency of cases in courts and 

also to settle the disputes at pre-litigation stage. Lok Adalats are not a permanent 

establishment and handle pending court cases as referred to it by the respective 

courts. Since Lok Adalats are not permanent in nature, all unsettled cases, are 

reverted to the respective courts and hence do not remain pending with Lok 

Adalats.  

  The State/UT-wise and year-wise details of number of Lok Adalats 

organized and cases disposed of by National Lok Adalats, State Lok Adalats 

and Permanent Lok Adalats (Public Utility Services) since 2019 are given in the 

enclosed Statement-I, Statemen-II and Statemen-III respectively. 

(c) and (d): The State Legal Services Authorities have been issued guidelines/ 

directions by National Legal Services Authority (NALSA) vide National Legal 

Services Authority (Lok Adalat) Regulations, 2009 to organise more Lok Adalats 



 
 
13.12.2024  609
   
 

 
 

so that pendency of cases could be reduced. Every year, NALSA issues 

calendar for organising National Lok Adalats. During the year 2025, National Lok 

Adalats are scheduled to be held on 8th March, 10th May, 13th September and 

13th December. The State Lok Adalats are organised by State Legal Services 

Authorities as per the local conditions and needs. 

  Further in view of Covid, E-Lok Adalat was conceptualized which 

significantly improved access to justice for people who were otherwise unable 

to participate in the Lok Adalats. The first E-Lok Adalat was held on 27.06.2020 

and since then E-Lok Adalats have been organized in 28 States/UTs, wherein 

10.26 crore cases were taken up out of which 1.12 crore cases were disposed 

of. 
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STATEMENT-I 
Cases disposed of (both Pre-litigative and Pending cases) in National 
Lok Adalats during the years 2019, 2020, 2021, 2022, 2023 and 2024 (upto 
September, 2024). 
S.N
o. 

 Name of 
the 

State/UT 
Authority 

2019 2020 2021 2022 2023 2024 

Cases 
dispos
ed of 

Cases 
dispos
ed of 

Cases 
dispose

d of 

Cases 
dispose

d of 

Cases 
dispose

d of 

Cases 
disposed 

of 
1 Andaman 

and Nicobar 
Islands 

0 248 3997 3310 1536 2319 

2 Andhra 
Pradesh 

97415 37896 122839 647956 671612 139472 

3 Arunachal 
Pradesh 

588 104 1054 1071 990 1463 

4 Assam 21596 12188 39642 113989 164445 129525 
5 Bihar 164984 66451 151620 305483 357765 265649 
6 Chandigarh 11188 2569 16833 15569 63764 31149 
7 Chhattisgar

h 
57648 24464 134548 1125318 1664237 2374635 

8 Dadra and 
Nagar 
Haveli 

2021 1768 172 1323 982 415 

9 Daman and 
Diu 

249 31 113 215 19650 8177 

10 Delhi 71377 83006 154992 535025 671278 509192 
11 Goa 1565 351 1680 3934 3505 3007 
12 Gujarat 193150 41584 748722 1185571 1863177 1584194 
13 Haryana 103298 30298 123413 673487 985650 1010654 
14 Himachal 

Pradesh 
25432 5971 35556 111150 150181 128235 

15 Jammu and 
Kashmir 

32177 13258 166544 390496 404665 446944 

16 Jharkhand 49228 53152 232473 1121405 2822947 3501128 
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17 Karnataka 281849 334681 1277856 3444607 1484045
2 

10488183 

18 Kerala 128729 15010 68681 136101 57726 46886 
19 Ladakh 0 0 1463 1444 1781 1624 
20 Lakshadwe

ep 
4 8 7 129 41 35 

21 Madhya 
Pradesh 

234433 108365 347333 419776 536105 357346 

22 Maharashtr
a 

428376 215837 2440375 4754239 3543736 3588920 

23 Manipur 1994 204 794 1343 437 708 
24 Meghalaya 695 303 852 956 680 756 
25 Mizoram 495 218 790 4432 4087 951 
26 Nagaland 973 251 941 888 801 782 
27 Odisha 43197 18329 35557 337065 348288 565104 
28 Puducherry 4194 1738 5084 6405 6297 3099 
29 Punjab 89016 32528 138175 392256 760712 840072 
30 Rajasthan 219098 103060 286834 4572315 1658607

1 
8240293 

31 Sikkim 165 30 110 232 126 76 
32 Tamil Nadu 340594 88819 191604 447536 355762 243724 
33 Telangana 110838 47560 349902 1611677 5591849 13399009 
34 Tripura 3354 382 1070 4814 15724 32884 
35 Uttar 

Pradesh 
248440

5 
117102

2 
5551793 1869897

3 
3164459

4 
28258464 

36 Uttarakhand 26058 8088 20882 67438 85032 58465 
37 West 

Bengal 
62890 28596 133736 788082 1115532 1006326 

 Grand 
Total 

529327
3 

254836
8 

1278803
7 

4192601
0 

8534221
7 

77269865 
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STATEMENT-II 
 

Cases disposed of (both Pre-litigative and Pending cases) in the State Lok Adalats and benches constituted during 
the years 2019-20, 2020-21, 2021-22, 2022-23, 2023-24 and 2024-25 (upto September, 2024). 
S.
N
o. 

Name of the 
State/UT 
Authority 

2019-20 2020-21 2021-22 2022-23 2023-24 2024-25 

No. of 
Benche

s 
constitu

ted 

Cases 
Dispo
sed of 

No. of 
Benches 

constitute
d 

Cases 
Disposed 

of 

No. of 
Benche

s 
constit

uted 

Cases 
Disposed 

of 

No. of 
Benches 
constitut

ed 

Cases 
Dispos
ed of 

No. of 
Benches 
constitut

ed 

Cases 
Dispos
ed of 

No. of 
Benche

s 
constit

uted 

Cases 
Dispos
ed of 

1 Andaman 
and Nicobar 
Islands 

2 290 1 90 0 0 0 0 0 0 0 0 

2 
Andhra 
Pradesh 

8493 11400 3585 30461 4874 12123 4999 6720 80 1825 0 0 

3 Arunachal 
Pradesh 

47 118 6 25 24 91 1 4 0 0 0 0 

4 Assam 419 33084 6 1 136 13672 0 0 0 0 0 0 
5 Bihar 931 1256 28 97 1 6 9 574 0 0 0 0 
6 Chandigarh 12 28 26 1 69 37 30 538 32 1413 0 0 
7 Chhattisgarh 610 1662 491 3475 187 228 124 139 0 0 0 0 

8 
Dadra and 
Nagar Haveli 

0 0 0 0 0 0 0 0 0 0 0 0 

9 Daman and 
Diu 

0 0 0 0 0 0 0 0 0 0 0 0 

10 Delhi 52 16340 300 195359 250 147103 60 11094 198 123151 182 141984 
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11 Goa 5 81 8 777 30 3209 43 1308 13 245 8 329 
12 Gujarat 4542 20611 2851 21880 5157 15546 3805 19717 12 244 1569 6544 
13 Haryana 66040 12495

2 
33774 52789 54762 115797 43135 230018 92 29196 0 0 

14 
Himachal 
Pradesh 

1865 68651 90 3205 260 22031 142 4198 59 2880 26 1126 

15 Jammu and 
Kashmir 

145 16774 125 9469 24 3271 225 76683 134 28170 138 26422 

16 Jharkhand 743 14341 607 79649 1310 22954 1523 10868 1495 33718 721 748810 
17 Karnataka 3890 45165 1912 121884 412 2524 229 2632 0 0 0 0 
18 Kerala 1972 21408 721 4837 302 19226 607 23246 657 26231 291 1675 
19 Ladakh 0 0 0 0 4 32 4 240 0 0 0 0 

20 
Lakshadwee
p 

2 0 0 0 0 0 3 3 1 1 0 0 

21 Madhya 
Pradesh 

1166 10675 1714 14903 808 4110 1242 5367 1472 48996 548 1426 

22 Maharashtra 592 7932 22 605 6 28 30 341 38 580 2 1 
23 Manipur 0 0 1 21 0 0 4 43 0 0 0 0 
24 Meghalaya 0 0 0 0 23 89 0 0 0 0 0 0 
25 Mizoram 112 552 27 147 17 204 41 1202 12 94 35 398 
26 Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 
27 Odisha 101 45210 239 4628 12 326 6 112422 3 244230 0 0 
28 Puducherry 49 699 24 392 42 262 47 743 38 492 12 181 
29 Punjab 803 4242 0 0 339 1108 6 15 154 2268 0 0 
30 Rajasthan 3689 6522 607 34514 786 845 1202 1628 1086 1039 526 497 
31 Sikkim 120 560 110 158 110 636 150 887 143 784 78 468 
32 Tamil Nadu 2181 16621 767 13117 759 13066 1295 16369 1336 34744 263 3104 
33 Telangana 1862 12352 1501 24327 2827 7363 2604 25365 2474 171817 1267 12089 
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34 Tripura 35 7353 12 6938 93 11624 19 2492 62 25637 11 3796 
35 Uttar 

Pradesh 
197 3916 200 100305 57 31414 30 259125 172 411941 224 59246 

36 Uttarakhand 72 27258 121 6166 25 8605 125 26498 102 17407 43 3816 
37 West Bengal 1307 25698 575 13853 774 74999 454 10830 0 0 0 0 

 Grand Total 102056 
54575

1 50451 744073 
74480 532529 62194 851309 

9865 
120710

3 
5944 101191

2 
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STATEMENT-III 
Number of sittings of Permanent Lok Adalats (Public Utility Services) and cases settled in these sittings during 
the years 2019-20, 2020-21, 2021-22, 2022-23, 2023-24 and 2024-25 (upto September, 2024) 
S. No. Name of the 

State/UT 
Authority 

2019-20 2020-21 2021-22 2022-23 2023-24 2024-25 
 
Sitting 
during 
the 
year 

 Cases 
settled 
during 
the 
year 

 
Sitting 
during 
the 
year 

 Cases 
settled 
during 
the 
year 

 Sitting 
during 
the year 

 Cases 
settled 
during 
the year 

 Sitting 
during 
the year 

 Cases 
settled 
during 
the year 

 Sitting 
during 
the year 

 Cases 
settled 
during 
the year 

 Sitting 
during 
the year 

 Cases 
settled 
during 
the year 

1 
Andaman 
and Nicobar 
Islands 

0 0 0 0 0 0 0 0 0 0 0 0 

2 Andhra 
Pradesh 

1384 1608 431 1283 927 1406 1058 558 1349 1134 726 860 

3 
Arunachal 
Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 

4 Assam 263 38 99 12 141 56 213 56 195 97 83 13 
5 Bihar 1754 688 977 203 482 221 313 157 0 0 0 0 
6 Chandigarh 246 582 246 108 240 687 241 10945 239 11511 124 6978 
7 Chhattisgarh 918 96 346 32 1045 1199 1224 2028 1174 6749 575 5536 

8 Dadra and 
Nagar Haveli 

0 0 0 0 0 0 0 0 0 0 0 0 

9 Daman and 
Diu 0 0 0 0 0 0 0 0 0 0 0 0 

10 Delhi 516 19439 532 14765 791 17395 773 18682 781 19337 412 10713 
11 Goa 21 57 24 30 2 0 0 0 0 0 3 44 
12 Gujarat 9 120 1 105 9 2238 1 8 0 0 0 0 
13 Haryana 3578 45839 3413 9654 3547 30960 3416 72440 3659 107362 1821 33091 
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14 
Himachal 
Pradesh 

38 112 6 10 9 11 0 0 0 0 0 0 

15 Jammu and 
Kashmir 

0 0 0 0 0 0 0 0 0 0 0 0 

16 Jharkhand 2738 10517 3554 1943 5144 32514 6216 26154 5826 35715 2958 14287 
17 Karnataka 1578 6399 1069 3869 1292 5371 904 4588 603 4190 646 4573 
18 Kerala 276 442 336 248 212 1104 226 2564 415 1527 196 219 
19 Ladakh 0 0 0 0 0 0 0 0 0 0 0 0 
20 Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 

21 
Madhya 
Pradesh 

368 510 455 270 886 574 1176 608 1071 409 422 156 

22 Maharashtra 797 3304 541 249 918 765 1017 1208 1023 485 503 497 
23 Manipur 0 0 0 0 0 0 0 0 0 0 0 0 
24 Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 
25 Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 
26 Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 
27 Odisha 935 1870 583 1350 742 1561 753 1612 1041 1891 632 968 
28 Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 
29 Punjab 4504 8391 2868 3987 4538 9967 4902 14545 4969 20279 2573 9869 
30 Rajasthan 4545 5254 1123 806 2960 3228 4435 5072 4230 5799 2600 2333 
31 Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 
32 Tamil Nadu 245 47 236 80 671 272 1121 528 1119 427 553 237 
33 Telangana 181 3546 66 549 108 6674 118 7540 104 12746 37 7086 
34 Tripura 147 208 1 0 44 81 70 162 97 157 65 70 

35 Uttar 
Pradesh 

4274 1230 2714 383 3961 1087 3720 1173 4476 2516 2005 1001 

36 Uttarakhand 461 379 156 522 484 765 590 510 649 432 375 245 
37 West Bengal 0 0 0 0 0 0 0 0 0 0 0 0 
 Grand Total 29776 110676 19777 40458 29153 118136 32487 171138 33020 232763 17309 98776 
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ANGANWADI CENTRES IN RENTED BUILDINGS IN KERALA 

3110. SHRI K. RADHAKRISHNAN:  

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

(a)  the number of Anganwadi Centres (AWCs) operating in rented buildings 

in Kerala, district-wise; and  

(b)  the number of buildings sanctioned for such AWCs during the last three 

years in Kerala, district-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 
DEVELOPMENT (SHRIMATI SAVITRI THAKUR):  

• District wise details of Anganwadi Centers (AWCs) operating in rented 

buildings (as per Poshan tracker data, November, 2024) in Kerala are as under:   

S No. 
District 

No. of AWCS operating in rented 
building 

1 Alappuzha 934 
2 Ernakulam 675 
3 Idukki 168 
4 Kannur 290 
5 Kasargod 100 
6 Kollam 836 
7 Kottayam 639 
8 Kozhikode 454 
9 Malappuram 696 

10 Palakkad 407 
11 Pathanamthitta 489 
12 Thiruvananthapuram 1045 
13 Thrissur 419 
14 Wayanad 77 
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 Total 7229 
 

• 172 AWCs have been sanctioned for State of Kerala for construction in 

the past three years in convergence with Mahatma Gandhi Rural Employment 

Guarantee Scheme (MGNREGS).  

  
MALNUTRITION AMONG CHILDREN 

3111. SHRIMATI RACHNA BANERJEE: 

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

(a) whether the Government is aware that India has been ranked as 105 out 

of 127 countries, falling under the serious category according to the Global 

Nutrition Report, 2024; 

(b) if so, the details thereof; 

(c) whether the data is available with the Government regarding malnutrition 

in India; 

(d) if so, the details thereof, indicating the present percentage of underweight 

and stunted children in the country; 

(e) whether the Government proposes to declare malnutrition as medical 

emergency to save children dying of hunger and malnutrition in the country; 

(f) If so, the details of the action plan formulated and steps taken/proposed to 

save children from malnutrition? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 
DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 
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(a) to (f):The Government has accorded high priority to the issue of malnutrition 

and is implementing several schemes/programmes of different 

Ministries/Departments through States/UTs to address various aspects related 

to nutrition. Under 15th Finance Commission, Anganwadi services, Poshan 

Abhiyaan and Scheme for Adolescent girls (14-18 years in Aspirational Districts 

and North-East region) were subsumed under Mission Saksham Anganwadi and 

Poshan 2.0 (Mission Poshan 2.0). Mission Poshan 2.0 seeks to address the 

challenge of malnutrition through improved nutrition content and delivery. It is a 

Centrally Sponsored Scheme, where the responsibility of implementation lies 

with the States/UTs. 

Under Mission Poshan 2.0 a new strategy has been made for reduction in 

malnutrition and for improved health, wellness and immunity through community 

engagement, outreach, behavioral change, and advocacy. The scheme focuses 

on Maternal Nutrition, Infant and Young Child Feeding Norms, treatment of 

Severe Acute Malnutrition (SAM)/ Moderate Acute Malnutrition (MAM) and 

wellness through AYUSH practices to reduce prevalence of wasting, stunting, 

anaemia and being underweight. 

Ministry of Women and Child Development and Ministry of Health and 

Family Welfare jointly released the protocol for Community Management of 

Malnutrition (CMAM) to prevent and treat severely acute malnutrition in children 

and for reducing associated morbidity and mortality. 

Under Mission Poshan 2.0, one of the major activities undertaken is 

Community Mobilization and Awareness Advocacy leading to Jan Andolan to 
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educate people on nutritional aspects. State and UTs are conducting and 

reporting regular sensitization activities under community engagement 

programmes during Poshan Maahs and Poshan Pakhwadas celebrated in the 

months of September and March-April respectively. Community Based Events 

(CBEs) have served as a significant strategy in changing nutrition practices and 

all Anganwadi workers are required to conduct two Community Based Events 

every month. 

Nutritional support through Supplementary Nutrition Programme (SNP) is 

one of the integral components of Mission Poshan 2.0, under which 

supplementary nutrition is provided to children (06 months to 6 years), pregnant 

women and lactating mothers (PWLM) and Adolescent Girls (14 to 18 years) in 

order to bridge the gap in the Average Daily Intake of nutrients as compared to 

the Recommended Dietary Allowances which are suggested for Indian 

population by the National Institute of Nutrition. The nutrition norms for 

supplementary nutrition are contained in Schedule-II of the National Food 

Security Act. In order to address the challenge of malnutrition more effectively, 

these norms have been revised recently to make them more comprehensive and 

balanced in terms of both quantity and quality of supplementary nutrition based 

on the principles of diet diversity that provides quality protein, healthy fats and 

essential micronutrients. 

Further, only fortified rice enriched with essential micronutrients such as 

iron, folic acid, and vitamin B12 is supplied under the supplementary nutrition to 

meet the requirement of micro-nutrients and control anemia among women and 
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children. Greater emphasis is also given on the use of millets for preparation of 

Hot Cooked Meal at least once a week and Take Home ration at Anganwadi 

centers for beneficiaries. 

Ministry of Health and Family Welfare implements the Reproductive, 

Maternal, New-born, Child, Adolescent Health and Nutrition (RMNCAH+N) 

strategy in a life cycle approach under National Health Mission (NHM). It 

includes interventions to address malnutrition among children across the country 

as mentioned below: 

 Nutrition Rehabilitation Centres (NRCs) are set up at public health 

facilities to provide in-patient medical and nutritional care to children under 

5 years suffering from Severe Acute Malnourishment (SAM) with medical 

complications. In addition to curative care, special focus is given on timely, 

adequate and appropriate feeding for children; on improving the skills of 

mothers and caregivers on complete age-appropriate caring and feeding 

practices. 

 Anaemia Mukt Bharat (AMB) strategy is implemented to reduce anaemia 

among six beneficiaries age group - children (6-59 months), children (5-9 

years), adolescents (10-19 years), pregnant and lactating women and in 

women of reproductive age group (15-49 years) in life cycle approach 

through implementation of six interventions via robust institutional 

mechanism.  

 Mothers’ Absolute Affection (MAA) Programme is implemented to improve 

breastfeeding coverage which includes early initiation of breastfeeding 
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and exclusive breastfeeding for first six months followed by counselling 

on age-appropriate complementary feeding practices. 

 Lactation Management Centres: Comprehensive Lactation Management 

Centres. (CLMC) are facilities established to ensure availability of safe, 

pasteurized Donor Human Milk for feeding of sick, preterm and low birth 

weight babies admitted in Neonatal Intensive Care Units and Special 

Newborn Care Units. Lactation Management Unit (LMU) are established 

for providing lactation support to mothers within the health facility for 

collection, storage and dispensing of mother’s own breastmilk for 

consumption by her baby. 

 Under National Deworming Day (NDD) albendazole tablets are 

administered in a single fixed day approach via schools and Anganwadi 

centres in two rounds (February and August) to reduce the soil transmitted 

helminth (STH) infestation among all children and adolescents (1-19 

years). 

 Village Health Sanitation and Nutrition Days (VHSNDs) are observed for 

provision of maternal and child health services and creating awareness 

on maternal and child care including nutrition in convergence with Ministry 

of Women and Child Development. 

The indicators for malnutrition like children being underweight, stunted or 

wasted have shown a steady improvement as per the National Family Health 

Survey (NFHS) conducted by the Ministry of Health and Family Welfare. As per 
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the report of NFHS-5 (2019-21), the nutrition indicators for children under 5 

years have improved as compared with NFHS-4 (2015-16). Stunting has 

reduced from 38.4% to 35.5%, while Wasting has reduced from 21.0% to 19.3% 

and Underweight prevalence has reduced from 35.8% to 32.1%. 

As per the data of Poshan Tracker of the Ministry of Women and Child 

Development, for the month of October 2024, around 7.31 crores children up to 

5 years were measured on growth parameters of height and weight. Out of 

whom, 38.9% were found to be stunted, 17% were found to be underweight and 

5.2% children were found to be wasted. The levels of underweight and wasting 

in children as obtained from Poshan Tracker data are much less than those 

projected by NFHS-5. 

Further, the Government released Streamlined Guidelines dated 13.1.2021 

for greater transparency, accountability and quality in the nutrition support 

programme and service delivery. These guidelines emphasize on ensuring the 

quality of supplementary nutrition, highlight roles and responsibilities of duty 

holders, IT enabled data management and monitoring, leveraging of traditional 

knowledge through AYUSH, procurement and convergence for achieving good 

nutritional outcomes. 

  
INCLUSION OF HOSPITALS UNDER PMSSY 

3112.  SHRI TARIQ ANWAR: 

 Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 
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(a) whether the Government is planning to include new hospitals for upgradation 

under the Prime Minister Swasthya Suraksha Yojana (PMSSY) if so, the details 

thereof; 

(b) whether the Government has received any proposal for the inclusion of 

district hospitals in Katihar under the PMSSY; 

(c) if so, the details of the progress made on the said proposal; and 

(d) whether the Union Government has also sought the opinion of the Bihar 

Government regarding the said proposal and if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (d)  Under the Pradhan Mantri Swasthya Suraksha Yojana (PMSSY), 75 

projects of upgradation of existing Government Medical Colleges/Institutions 

(GMCIs) by way of setting up of Super Speciality Block (SSB)/Trauma Centre, on 

Centre-State sharing basis, have been approved. Out of this,  following  projects 

of up-gradation of GMCIs have been approved in the State of Bihar:- 

S. No. Name of GMCIs 
1 Government Medical College, Darbhanga. 
2 Sri Krishna Medical College, Muzaffarpur. 
3 Government Medical College, Bhagalpur. 
4 Government Medical College, Gaya. 
5 Patna Medical College and Hospital, Patna. 
6 Indira Gandhi Institute of Medical Sciences (IGIMS), Patna. 

 
There is no proposal to include new hospitals for upgradation under the PMSSY 

Scheme. 
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PHARMACEUTICALS IMPORT FROM CHINA  

3113. SHRIMATI MALA ROY:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the details of Import of raw materials for manufacture of medicine for 

Pharmaceutical Industry from China; and  

(b) the import details of quantity and value of imports from China during the last 

five years? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a) and (b):The details of quantity and value of import of raw material for 

manufacture of medicines, i.e. Active Pharmaceutical Ingredient (API)/ bulk 

drugs and Drugs Intermediates from China during the last five years is as per 

enclosed Statement. 

STATEMENT-I 

Import of APIs/bulk drugs, Drugs Intermediates from China 2019-20 To 
2023-24 in terms of Value and Quantity 

S. 
No. 

Description FY 
Quantity 

(Kgs) 
Value (INR Cr) 

1  
Bulk drugs, Drug 

Intermediates 

2019-20 220875185 16443 
2 2020-21 256608708 19403 
3 2021-22 264582478 23273 
4 2022-23 300120194 25551 
5 2023-24 344152814 27055 
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दवाओ ंकì कìमतŌ म¤ वृिĦ                      
3114.  ®ीमती मजूं शमाªः 

³या रसायन और उवªरक मंýी यह बताने कì कृपा कर¤गे िक : 

(क) िपछले तीन वषŎ के दौरान दवाओ ंकì कìमतŌ म¤ िकतने ÿितशत कì विृĦ हòई है;  

(ख) िकतनी दवाओ ंकì कìमत बढ़ाने के िलए सरकार से अनुमित मांगी गई है; 

(ग) यिद हां, तो उĉ दवाओ ंका Êयौरा और नाम ³या ह§; और  

(घ) उन दवाइयŌ का Êयौरा ³या है िजनकì कìमत¤ घटाई या कम कì गई ह§? 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक  
मýंालय म¤ राºय मýंी (®ीमती अनुिÿया पटेल):  

(क): औषध िवभाग (डीओपी) के अंतगªत राÕůीय औषध मूÐय िनधाªरण ÿािधकरण (एनपीपीए) 

औषिध (मूÐय िनयंýण) आदशे, 2013 (डीपीसीओ, 2013) कì अनसूुची-I म¤ शािमल दवाओ ंका 

अिधकतम मूÐय िनधाªåरत करता है। अनसुूिचत औषिधयŌ के सभी िविनमाªताओ ंको अपने उÂपादŌ 

कì िबøì एनपीपीए Ĭारा िनयत िकए गए अिधकतम मूÐय (साथ ही लागू माल और सेवा कर) के 

भीतर करनी होती है। गैर-अनसुूिचत फॉमूªलेशनŌ के मामले म¤, िविनमाªता को अपने Ĭारा शłु कì गई 

दवाओ ंका अिधकतम खदुरा मूÐय (एमआरपी) िनयत करने कì Öवतंýता है। हालांिक, डीपीसीओ 

2013 के अनसुार, कोई भी िविनमाªता गैर-अनसुूिचत औषिध के एमआरपी म¤ िपछले 12 महीनŌ के 

दौरान ÓयाĮ एमआरपी के 10% से अिधक कì विृĦ नहé कर सकता है। 

अनसुूिचत औषिधयŌ के अिधकतम मूÐयŌ को िपछले कैल¤डर वषª के थोक मूÐय सूचकांक 

(डÊÐयूपीआई) (सभी वÖतओु)ं के आधार पर ÿित वषª 1 अÿैल को या उससे पहले संशोिधत िकया 

जाता है। डÊÐयूपीआई वृिĦ अनसूुिचत औषिधयŌ के िलए अिधकतम Öवीकायª वृिĦ है और बाजार 

कì गितशीलता के आधार पर िविनमाªताओ ंĬारा इसका लाभ उठाया जा सकता है या नहé भी उठाया 
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जा सकता है। िपछले तीन वषŎ के दौरान डÊÐयूपीआई के अनसुार दवाओ ंके अिधकतम मूÐयŌ म¤ 

ÿितशत विृĦ नीचे दी गई है: 

थोक मÐूय सूचकांक वषª-वार 

 ø. सं. वषª थोक मÐूय सूचकांक 

1. 01.04.2021 0.53638% 

2. 01.04.2022 10.76607% 

3. 01.04.2023 12.1218% 

 
(ख) और (ग): एनपीपीए को िविभÆन औषध िविनमाªण/िवपणन कंपिनयŌ और उīोग संघŌ से 

फॉमूªलेशन के संबंध म¤ 77 आवेदन ÿाĮ हòए, िजनम¤ उनके फॉमूªलेशन के मूÐय म¤ वृिĦ के िलए यह 

कहते हòए अनुरोध िकया गया था िक उÂपादन लागत म¤ वृिĦ, सिøय औषिध सामúी कì लागत म¤ 

विृĦ, िविनमय दर म¤ पåरवतªन, कुछ फॉमूªलेशन को बंद करने का अनरुोध आिद जैसे कारणŌ स े

मौजूदा दरŌ पर इन औषिधयŌ कì िनरतंर उपलÊधता सिुनिĲत करना Óयवहायª नहé था। मूÐय 

संशोधन केवल 11 अनुसूिचत फॉमूªलेशनŌ अथाªत ब¤िज़ल पेिनिसिलन 10 लाख आईयू इंजे³शन, 

एůोिपन इंजे³शन 0.6 िमलीúाम/एमएल, ÖůेÈटोमाइिसन 750 िमलीúाम इंजे³शन, ÖůेÈटोमाइिसन 

1000 िमलीúाम इंजे³शन, साÐबुटामोल 2 िमलीúाम टैबलेट, साÐबटुामोल 4 िमलीúाम टैबलेट, 

साÐबुटामोल 5 िमलीúाम रÖेपरेेटरी सोÐयूशन, िपलोकापाªइन 2% आई űॉप, सेफैűोि³सल टैबलेट 

500 िमलीúाम, इंजे³शन के िलए डेसफेåरओ³सामाइन 500 िमलीúाम पाउडर, िलिथयम टैबलेट 

300 िमलीúाम के संबंध म¤ िकया गया था। 

(घ): िदनांक 11.12.2024 कì िÖथित के अनसुार, एनपीपीए Ĭारा 926 अनसूुिचत फॉमूªलशनŌ 

का अिधकतम मूÐय िनधाªåरत िकया गया है, िजनम¤ से 742 का अिधकतम मूÐय राÕůीय आवÔयक 

दवा सूची (एनएलईएम), 2022 के तहत िनधाªåरत/पनुिनªधाª åरत िकया गया है। एनएलईएम, 2022 के 

तहत मूÐयŌ के पुनिनªधाªरण के कारण औसत मूÐय म¤ कमी लगभग 16.82% है। इसके अितåरĉ, 

िदनांक 11.12.2024 कì िÖथित के अनसुार,  डीपीसीओ 2013 म¤ यथा पåरभािषत लगभग 3,046 
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नई औषिधयŌ का खुदरा मूÐय आवेदक िविनमाªता के िलए एनपीपीए Ĭारा िनयत िकया गया है। इसके 

अितåरĉ, एनपीपीए ने डीपीसीओ, 2013 के परैा 19 के तहत िवशेष ÿावधानŌ का उपयोग करके 

औषिधयŌ के मूÐय को िविनयिमत करने के िलए अÆय उपाय िकए ह§, िजनम¤ अÆय बातŌ के साथ-

साथ िनÌनिलिखत शािमल ह§: 

i. एनपीपीए ने वषª 2014 म¤ एक ही औषिध के िलए िविभÆन āांडŌ के मूÐयŌ म¤ बड़े अÆतर होन े

के कारण 106 गैर-अनसुूिचत औषिधयŌ, िजनम¤ 22 मधुमेह और 84 Ńदयवािहका संबंधी 

औषिधयां शािमल थé, के अिधकतम खदुरा मूÐय पर अिधकतम सीमा िनधाªåरत कì थी। 

ii. रोगी क¤ िþत उपाय के łप म¤, अगÖत, 2017 म¤ आथōपेिडक घटुना ÿÂयारोपण का अिधकतम 

मूÐय िनधाªåरत िकया गया था। 

iii. फरवरी, 2019 म¤, 42 चिुनंदा क§ सर-रोधी दवाओ ंके गैर-अनुसूिचत फॉमूªलेशन के Óयापार 

मािजªन को "Óयापार मािजªन यिुĉकरण" ŀिĶकोण के तहत सीिमत कर िदया गया, िजसम¤ 

500 स ेअिधक āांडŌ कì दवाओ ंके मूÐय म¤ औसतन लगभग 50 ÿितशत कì कमी कì गई। 

iv. जून, 2021 और जुलाई, 2021 म¤ “Óयापार मािजªन यिुĉकरण” ŀिĶकोण के तहत 

ऑ³सीजन कंसůेंटर, पÐस ऑ³सीमीटर, Êलड ÿेशर मॉिनटåरंग मशीन, नेबुलाइज़र, 

िडिजटल थमाªमीटर और µलूकोमीटर का मूÐय िनधाªåरत कर िदया गया था। 

एनपीपीए Ĭारा िनधाª åरत मूÐयŌ का िववरण एनपीपीए कì वेबसाइट nppaindia.nic.in पर उपलÊध 

है। 

ENHANCEMENT OF CONSULAR SERVICES 

3115. DR. BHOLA SINGH 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 



 
 
 
13.12.2024  629 
 

 
 

(a) the steps taken/proposed to be taken by the Government to enhance 

consular services for Indian nationals abroad, particularly in countries with a high 

concentration of Indian diaspora; 

(b) whether the Government has implemented new digital platforms to 

streamline visa and passport services; 

(c) if so, the details thereof; 

(d) the total number of Indian nationals assisted through the Indian Community 

Welfare Fund (ICWF) in 2023-24; and 

(e) the initiatives taken/proposed to be taken by the Government to ensure the 

safety and welfare of Indian workers in Gulf countries? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS. (SHRI KIRTI VARDHAN SINGH): 

(a) The Government has taken several steps to enhance consular services for 

Indian nationals abroad, through Indian Missions on priority basis. Grievances 

are responded through various channels like calls, walk-ins, e-mails, social 

media, 24x7 Helplines and Open Houses. Pravasi Bharatiya Sahayata Kendras 

(PBSKs) have been set up at Dubai, Sharjah, Riyadh, Jeddah and Kuala Lumpur 

to provide assistance to Indian workers abroad. Shelter homes for distressed 

Indian nationals have also been set up at some Missions/Posts. Mission officials 

visit immigration offices and labour camps to address the complaints of Indian 

workers. Financial assistance to distressed Indians, if necessary, is provided 

through the Indian Community Welfare Fund (ICWF). During emergency or crisis 
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situations, our Missions/Posts abroad pro-actively help distressed/stranded 

Indian nationals in terms of providing food, shelter, medicine and helping their 

return to India. 

(b) and (c) The Government has implemented Passport Seva Project (PSP), an 

IT driven mission mode project, that has successfully provided an efficient, 

secure, user-friendly, transparent and accountable passport services to citizens 

across the country.  Passport Seva System presently offers a unique method of 

service delivery which is at par with any global service delivery systems. The 

Government has simplified the passport issuance process in several ways. To 

streamline, liberalise and ease the process of passport issuance, the Ministry 

has taken several steps to simplify passport policy, benefiting citizens of India in 

applying for and obtaining a passport. The Passport portal 

(www.passportindia.gov.in) is user friendly, accessible to anyone, from 

anywhere and anytime in India. An applicant can apply for passport from 

anywhere in India. This citizen-friendly initiative has enabled applicants to 

choose the Passport Office (PO) and thus the desired PSKs/ POPSKs under the 

Regional Passport Office (RPO) where they wish to submit their application, 

irrespective of whether the present residential address specified in the 

application form lies within the jurisdiction of the selected RPO or not. Citizens 

can also apply, pay and schedule appointments for passport services on 

mPassport Seva mobile app, and do not require access of computer and printer 

to apply for passport services. The mPassport Seva mobile app enables users 

to apply, pay and schedule appointments for passport services. It also provides 
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passport related information, including the location of PSKs/POPSKs, applicable 

fees, submission methods and tracking of passport application status on a smart 

phone. 

In parallel, the Government of India has also streamlined other aspects of 

international travel and immigration. Initiatives such as the e-Visa, which is 

available to nationals of 172 countries, alongside platforms like the Study in India 

Portal and the Medical and Ayush Visa Portal, further enhance India's global 

connectivity and ease of access to various services for foreign nationals. 

Collectively, these efforts signify India’s commitment to modernizing and 

securing its passport and visa services, leveraging technology to improve the 

overall user experience for both citizens and international visitors. 

(d) The total number of Indian nationals assisted through the Indian Community 

Welfare Fund (ICWF) in 2023 and 2024 (till September, 2024) is 25,951. 

(e) The Government accords high priority to the safety, security and well-being 

of Indian workers abroad and has taken several initiatives such as Pravasi 

Bhartiya Bima Yojna (PBBY) and Pre-Departure Orientation and Training 

(PDOT) in ensuring that Indian migrant workers (including labourers) undertake 

safe migration, have decent working and living conditions in destination 

countries, are aware of their rights and have access to various welfare schemes 

of the Government. The Pravasi Bharatiya Bima Yojana (PBBY) is a mandatory 

insurance scheme aimed at safeguarding the interests of Emigration Check 

Required (ECR) category Indian migrant workers going for employment to 18 

ECR countries. The scheme provides an insurance cover of INR. 10 lakh and 
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other benefits in case of accidental death or permanent disability leading to job 

loss, at a nominal insurance premium of INR 275/- for two years or INR 375/- for 

three years validity. PDOT is a one-day training programme on soft skills 

imparted by Ministry of External Affairs (MEA) in collaboration with National Skill 

Development Corporation (NSDC), State Governments and other stake holders. 

 
 

गैर-सचंारी रोग 
3116. ®ी इमरान मसूद: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) दशे म¤ गैर-संचारी रोग स ेहोन ेवाली मौतŌ कì सं´या िकतनी है; 

(ख) दशे म¤ जागłकता बढ़ाने और परुानी बीमाåरयŌ के बोझ को कम करन ेके िलए सरकार Ĭारा 

³या उपाय िकए गए/उठाए जाने का ÿÖताव है; और 

(ग) इस बात को Åयान म¤ रखते हòए िक ÖवाÖÃय दखेभाल पर जेब स ेखचª अभी भी बहòत अिधक है, 

दशे म¤ सÖती और अ¸छी ÖवाÖÃय सेवाए ंÿदान करन ेके िलए सरकार कì ³ या योजना है? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤  
राºय मýंी (®ी ÿतापराव गणपतराव जाधव): 

(क): भारतीय आयिुवª²ान अनसुंधान पåरषद (आईसीएमआर) कì वषª 2017 म¤ ÿकािशत åरपोटª 

“इंिडया: हेÐ थ ऑफ िद नेशंस Ö टेट्स” के अनसुार, भारत म¤ गैर-संचारी रोगŌ (एनसीडी) के कारण 

होन ेवाली मौतŌ का अनपुात वषª 1990 म¤ 37.9% कì तुलना म¤ वषª 2016 म¤ बढ़कर 61.8% हो 

गया है। 

(ख): ÖवाÖÃय और पåरवार कÐयाण िवभाग, भारत सरकार, राÕůीय ÖवाÖÃय िमशन (एनएचएम) के 

िहÖस ेके łप म¤ राÕ ůीय गरै-संचारी रोग  रोकथाम और िनयंýण कायªøम (एनपी-एनसीडी) के तहत 

राºयŌ और संघ राºय ±ýेŌ को तकनीकì और िव°ीय सहायता ÿदान करता है। यह कायªøम 
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बुिनयादी ढांच ेको मजबूत करने, मानव संसाधन िवकास, शीŅ िनदान, उपचार और ÿबंधन के िलए 

उिचत Öतर के ÖवाÖÃय सिुवधा क¤ þ के िलए रेफरल और क§ सर सिहत गैर-संचारी रोगŌ (एनसीडी) 

कì रोकथाम के िलए ÖवाÖÃय संवधªन और जागłकता पैदा करने पर क¤ िþत है । एनपी-एनसीडी के 

तहत, 770 िजला एनसीडी ³लीिनक, 372 िजला ड ेकेयर स¤टर, 233 कािडªक केयर यूिनट और 

6410 सामदुाियक ÖवाÖÃय क¤ þ एनसीडी ³लीिनक Öथािपत िकए गए ह§। 

राÕůीय ÖवाÖÃय िमशन (एनएचएम) के तहत दशे म¤ Óयापक ÿाथिमक ÖवाÖÃय पåरचयाª के 

भाग के łप म¤ सामाÆय गैर-संचारी रोगŌ कì जांच, ÿबंधन और रोकथाम के िलए जनसं´या-आधाåरत 

पहल शुł कì गई है। इन सामाÆय गैर-संचारी रोगŌ कì जांच सेवा ÿदायगी का अिभÆन अंग है। 

समुदाय म¤, एनसीडी के बार ेम¤ माÆयता ÿाĮ सामािजक ÖवाÖÃय कायªकताª (आशा कमê) 

जागłकता फैलाने म¤ महÂवपूणª भूिमका िनभाती ह§। आशा कमêÓयिĉयŌ और पåरवारŌ को पौिĶक 

आहार, िनयिमत शारीåरक कायªकलाप और तंबाकू और शराब स ेपरहेज सिहत ÖवÖथ जीवन शैली 

अपनान ेके महÂव के बार ेम¤ िशि±त करती ह§। आशा कमê िनयिमत ÖवाÖÃय जांच और Öøìिनंग के 

माÅयम स ेशुŁआती पहचान के महÂव पर जोर देती ह§, िजसस ेघर के दौर,े समूह बैठकŌ और ÖवाÖÃय 

अिभयानŌ म¤ भागीदारी Ĭारा समय पर कायªकलाप संभव हो पाता है। 

इसके अलावा, एनसीडी के बार ेम¤ जन जागłकता बढ़ाने और ÖवÖथ जीवनशैली को बढ़ावा 

दने ेसंबंधी पहलŌ म¤ एनसीडी स ेसंबंिधत ÖवाÖÃय िदवस मनाना, िनरतंर सामुदाियक जागłकता के 

िलए िÿंट, इले³ůॉिनक और सोशल मीिडया का उपयोग करना शािमल है। राÕůीय ÖवाÖÃय िमशन 

(एनएचएम) के तहत एनसीडी के िलए जागłकता पैदा करने संबंधी कायªकलापŌ के िलए िव°ीय 

सहायता राºयŌ/संघ राºय ±ेýŌ को उनके कायªøम कायाªÆवयन योजनाओ ं(पीआईपी) के अनसुार 

ÿदान कì जाती है। 

भारतीय खाī सरु±ा एवं मानक ÿािधकरण (एफ़एसएसएआई) के "ईट राइट इंिडया मूवम¤ट" 

के माÅयम स े"ÖवÖथ भोजन" को बढ़ावा िदया जाता है। यवुा मामल ेएव ंखेल मंýालय Ĭारा "िफट 
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इंिडया मूवम¤ट" को िøयािÆवत िकया जाता है। आयषु मंýालय Ĭारा योग स े संबंिधत िविभÆन 

कायªकलाप आयोिजत िकए जाते ह§। 

(ग): क¤ þ सरकार न ेजनता को गणुव°ापूणª और सÖती ÖवाÖÃय सवेाए ंÿदान करन ेऔर जेब स ेहोन े

वाले खचª को कम करने राºय के ÿयासŌ को पूरक बनान ेके िलए कई पहल कì ह§। राÕůीय ÖवाÖÃय 

िमशन के तहत, सरकार न ेजनता को सुलभ और सÖती ÖवाÖÃय सेवा ÿदान करन ेम¤ राºय सरकारŌ 

का सहयोग करके सावªभौिमक ÖवाÖÃय कवरजे कì िदशा म¤ कई कदम उठाए ह§।  

राÕůीय ÖवाÖÃय िमशन ÖवाÖÃय बुिनयादी ढांच ेम¤ सधुार, ÖवाÖÃय सुिवधा क¤ þŌ को चलाने 

के िलए पयाªĮ मानव संसाधनŌ कì उपलÊधता, िवशेष łप स ेúामीण ±ेýŌ म¤ अÐपसेिवत और वंिचत 

समूहŌ के िलए गुणव°ापूणª  ÖवाÖÃय पåरचयाª कì उपलÊधता और पहòंच म¤ सधुार के िलए सहयोग 

ÿदान करता है। आवÔयक दवाओ ंऔर नैदािनक सिुवधाओ ंकì उपलÊधता सिुनिĲत करने और जन 

ÖवाÖÃय सुिवधा क¤ þŌ पर जान ेवाल ेरोिगयŌ के जेब स ेहोने वाले खचª को कम करने के िलए राÕůीय 

िनःशÐुक दवा सेवा पहल और िनःशुÐक िनदान सेवा शłु कì गई है। 

ÖवाÖÃय पåरचयाª सुिवधा क¤ þŌ म¤ िविभÆन ÖतरŌ पर गैर-सøंिमत बीमाåरयŌ का िनदान और 

उपचार िकया जाता है। सरकारी अÖपतालŌ म¤ गरीबŌ और ज़łरतमंदŌ के िलए इलाज या तो मुÜत 

है या अÂयिधक सिÊसडी वाला है। ÿमुख गैर-सøंिमत बीमाåरयŌ का इलाज आयÕुमान भारत - 

ÿधानमंýी जन आरोµय योजना (पीएमजेएवाई) के तहत भी उपलÊध है। यह योजना भारत कì आबादी 

के िनचल े40% िहÖस ेके 12.37 करोड़ पåरवारŌ के लगभग 55 करोड़ लाभािथªयŌ को मÅयम और 

िविशĶ पåरचयाª अÖपताल म¤ भतê होन ेके िलए ÿित वषª ÿित पåरवार 5 लाख Łपये का ÖवाÖÃय 

कवर ÿदान करती है। क¤ þ सरकार ने हाल ही म¤ पीएम जेएवाई के तहत 70 वषª और उससे अिधक 

आय ुके सभी वåरķ नागåरकŌ के िलए उनकì आय कì परवाह िकए िबना ÖवाÖÃय कवरेज को मंजूरी 

दी है। 

   ÿधानमंýी भारतीय जन औषिध पåरयोजना (पीएमबीजेपी) योजना कì शुŁआत ÿधानमंýी 

भारतीय जन औषिध क¤ þ (पीएमबीजेके) के नाम स ेसमिपªत आउटलेट Öथािपत करने के िलए कì 
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गई थी, तािक िकफायती कìमतŌ पर गुणव°ापूणª जेनेåरक दवाइया ँउपलÊध कराई जा सक¤ । 21 

अ³टूबर, 2024 तक, दशे म¤ 14,000 स ेअिधक पीएमबीजेके खोले जा चकेु ह§। पीएमबीजेपी के 

तहत, 2047 ÿकार कì दवाओ ंऔर 300 सिजªकल उपकरणŌ िजनम¤ Ńदयवािहका रोग रोधी, क§ सर 

रोधी, मधुमेह रोधी दवाए ँशािमल ह§, को इस योजना के दायर ेम¤ लाया गया है ।  

   ÖवाÖÃय और पåरवार कÐयाण मंýालय Ĭारा उपचार के िलए िकफायती दवाए ं और 

िवĵसनीय इÌÈलांट (अमृत) पहल शुł कì गई है िजसका उĥेÔय क§ सर, Ńदयवािहका और अÆय 

बीमाåरयŌ के उपचार के िलए िकफायती दवाए ंउपलÊध कराना है। 30.11.2024 कì िÖथित के 

अनसुार 29 राºयŌ/संघ राºय ±ेýŌ म¤ 218 अमतृ फाम¥िसया ँ ह§, जो 6,500 स े अिधक दवाए ँ

(Ńदयवािहका, क§ सर, मधुमेह, Öट¤ट आिद सिहत), इÌÈलांट, सिजªकल िडÖपोजेबल और अÆय 

उपभोµय सामिúयŌ को बाजार दरŌ पर 50% तक कì महÂवपूणª छूट पर बेच रही ह§। 

 
REPRESENTATION OF JUDGES OF WEAKER SECTION IN SUPREME 

COURT AND HIGH COURTS 

3117. SHRI ROBERT BRUCE C.: 

Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) the number of Judges appointed to Supreme Court and to High Courts of the 

country since 2014, year-wise; 

(b) whether it is a fact that from 2018 to 2022, a total of 537 Judges were 

appointed to the High Courts, of which 1.3 per cent belonged to STs, 2.8 per 

cent to SCs, 11 per cent were from the OBC category and 2.6 per cent were 

from minority communities; 

(c) if so, the details thereof and the reasons for inadequate representation of 

Judges of the said communities in Supreme Courts and High Courts; and 
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(d) the steps being taken by the Government to provide adequate representation 

to the said communities in Supreme Court and High Courts? 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 

(a): The information is given in the enclosed Statement. 

(b) to (d): Appointment of Judges to the Supreme Court and High Courts is made 

under Articles 124, 217 and 224 of the Constitution of India and according to the 

procedure laid down in the Memorandum of Procedure (MoP) prepared in 1998 

pursuant to the Supreme Court Judgment of October 6, 1993 (Second Judges 

case) read with their Advisory Opinion of October 28, 1998 (Third Judges case), 

which do not provide for reservation for any caste or class of persons. 

 However, since 2018, the recommendees for the post of High Court 

Judges are required to provide details regarding their social background in the 

prescribed format (prepared in consultation with the Supreme Court). Based on 

the information provided by the recommendees, out of 684 High Court Judges 

appointed since 2018, 21 belong to SC category, 14 belong to ST category, 82 

belong to OBC category and 37 belong to Minorities (As on 09.12.2024).  

As per the Memorandum of Procedure (MoP), the responsibility for 

initiation of proposals for appointment of Judges in the Supreme Court vests with 

the Chief Justice of India, while the responsibility for initiation of proposals for 

appointment of Judges in the High Courts vests with the Chief Justice of the 

concerned High Court, in consultation with two senior-most puisne Judges of the 
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High Court. However, the Government has been requesting the Chief Justices 

of High Courts that while sending proposals for appointment of Judges, due 

consideration be given to suitable candidates belonging to Scheduled Castes, 

Scheduled Tribes, Other Backward Classes, Minorities and Women to ensure 

social diversity in the appointment of Judges in High Courts. 

STATEMENT 
Number of Judges appointed in the Supreme Court and High Courts since 2014 
(As on 09.12.2024) 

• SUPREME COURT: 
 

 
Year(s) Number of Appointments 

2014 09 
2015 01 
2016 04 
2017 05 
2018 08 
2019 10 
2020 -- 
2021 09 
2022 03 
2023 14 
2024 04 

 
2. HIGH COURTS: 

 
Year (s) Fresh Appointments 

2014 82 
2015 35 
2016 126 
2017 115 
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2018 108 
2019 81 
2020 66 
2021 120 
2022 165 
2023 110 
2024 34 

 
 

BUDGET FOR AYUSH 

3118. SHRI BALASHOWRY VALLABHANENI: 

Will the Minister of AYUSH be pleased to state: 

(a) whether it is a fact that the budget for AYUSH has gone up from Rs. 1939 

crores in 2019-20 to Rs. 3647 crores in 2023-24 and if so, the details thereof;  

(b) the details of the total estimated budget proposed for AYUSH for 2024-25;  

(c) the reasons for the decline in the number of registered AYUSH practitioners 

from nearly 8 lakhs in 2018 to 7.3 lakhs in 2022;  

(d) whether it is also true that there is a decline in the number of AYUSH hospitals 

in the country from 3986 in 2018 to 3859 in 2022 and if so, the details thereof;  

(e) the details of the status of the numbers of registered AYUSH Medical 

Practitioners and AYUSH hospitals for the years 2023-24;  

(f) whether the Government is making any efforts to increase the number of 

doctors, hospitals, dispensaries, beds etc. of AYUSH in the country; and  

(g) if so, the details thereof and if not, the reasons therefor? 
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THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) and (b) The budget for AYUSH has gone up from Rs. 1939.76 crores in 2019-

20 to Rs. 3647.50 crore in 2023-24. The details of Budget Estimates (BE) 2019-

20, 2023-24 and 2024-25 are attached as enclosed Statement – I. 

(c) to (e) Since Public Health is a State subject, the primary responsibility to 

maintain the data about the number of registered practitioners as well as number 

of hospitals comes under the purview of respective State/UT Governments. 

However, as per the data compiled by the Ministry of Ayush,the number of Non-

Institutional Qualified (NIQ) registered practitioners, who got registered on the 

basis of 5/10 years’ of experience, have decreased to 1.15 lakh in 2022 from 

2.12 lakh in 2018 but the number of Institutional Qualified (IQ) registered 

practitioners has increased to 6.16 lakh from 5.88 lakh during the said period. 

Further,there is a decline in the number of AYUSH hospitals in the country from 

3986 in 2018 to 3859 in 2022 due to revision of data in some States/UTs. The 

details of number of registered practitioners (doctors) as on 01.01.2023 and the 

number of Ayush hospitals as on 01.04.2023 are attached as enclosed 

Statement – II. 

(f) and (g) Public health being a State subject, the primary responsibility 

to increase the number of doctors, hospitals, dispensaries, beds etc. of Ayush 

in the country lies with the respective State Governments.  However, under the 

Centrally Sponsored Scheme of National Ayush Mission (NAM), there is 
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provision of financial assistance to State/UT Governments for establishment of 

50/30/10 bedded integrated Ayush Hospitals and new Ayush Dispensary in the 

area where there are no AYUSH facilities available. Similarly under NAM, the 

activities for setting up of 50/30/10 bedded integrated Ayush Hospitals, 

upgradation of exclusive standalone Ayush Hospitals inter-alia are having 

provision for contractual deployment of Ayush Doctors. In this regard, State/UT 

Governments are required to submit their proposals through State Annual Action 

Plan (SAAP) to avail the financial assistance as per the guidelines of the 

Scheme. 

STATEMENT-I 

Budget Estimates (BE), for the year 2019-20 and 2023-24 
                                                                  (Rs. In Crore) 

Sl. 
No 

Schemes/ Programmes Budget Estimates 
(BE) 

2019-
20 

2023-
24 

2024-
25 

1 Establishment Expenditure of the Centre 110.0
4 

79.76 90.41 

1 Secretariat - Ministry of Ayush 40.29 48.44 54.98 
2 National Medicinal Plant Board 59.50 13.28 14.63 
3 Pharmacopoeia Committees of ASU and 

strengthening of Pharmacopoeia Commission 
of Indian Medicine and Homoeopathy 
(PCIMandH) % 

0.00 18.04 20.80 

4 Pharmacopoeial Laboratory of Indian 
Medicine, Ghaziabad % 

4.75 0.00 0.00 

5 Homoeopathic Pharmacopoeia Laboratory, 
Ghaziabad % 

5.50 0.00 0.00 
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Sl. 
No 

Schemes/ Programmes Budget Estimates 
(BE) 

2019-
20 

2023-
24 

2024-
25 

2 Statutory/Autonomous Bodies 1031.
39 

2182.
30 

2044.8
8 

1 Grant to Central Council of Indian Medicine, 
New Delhi @ 

5.50 0.00 0.00 

2 Grant to Central Council of Homoeopathy, 
New Delhi ^ 

3.40 0.00 0.00 

3 Institute of Teaching and Research 
Ayurveda, Jamnagar ! 

0.00 150.1
3 

144.05 

4 National Commission of Indian System of 
Medicine @ 

0.00 23.45 32.43 

5 National Commission for Homoeopathy ^ 0.00 12.67 20.00 
6 Grant to Central Council for Research in 

Ayurvedic Sciences 
292.3

1 
379.5

0 
413.54 

7 Grant to Central Council for Research in 
Unani Medicine 

152.6
5 

173.3
0 

228.05 

8 Grant to Central Council for Research in 
Homoeopathy 

118.5
3 

145.0
0 

144.00 

9 All India Institute of Ayurveda(AIIA), New 
Delhi 

40.00 235.1
5 

227.20 

10 Grant to National Institute of Homoeopathy, 
Kolkata 

50.00 108.5
9 

91.69 

11 Pharmacopoeia Committees of ASU and 
strengthening of Pharmacopoeia Commission 
of Indian Medicine (PCIM) % 

4.48 0.00 0.00 

12 Grant for Institute Post Grad. Teaching and 
Research, Jamnagar ! 

35.00 0.00 0.00 

13 Grant to National Institute of Ayurveda, Jaipur 93.50 246.5
5 

170.05 

14 Grant to Rashtriya Ayurveda Vidyapeeth 8.50 23.66 29.27 
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Sl. 
No 

Schemes/ Programmes Budget Estimates 
(BE) 

2019-
20 

2023-
24 

2024-
25 

15 Grant to National Institute of Siddha, 
Tamilnadu 

38.00 94.94 100.87 

16 Grant to National Institute of Unani Medicine, 
Bangalore 

40.00 161.3
0 

98.85 

17 Morarji Desai National Institute of Yoga 18.00 95.43 48.00 
18 Grant to National Institute of Naturopathy, 

Pune 
26.00 34.30 40.29 

19 North Eastern Institute of Ayurveda and 
Homoeopathy, Shillong 

18.02 63.23 41.14 

20 North Eastern Institute of AYUSH/Folk 
Medicine, Passighat $$ 

8.50 0.00 0.00 

21 Grant to Central Council for Research in Yoga 
and Naturopathy 

41.35 103.5
7 

100.45 

22 National  Institute of Medicinal Plants 0.15 0.15 0.15 
23 National Institute of Sowa Rigpa 0.00 39.32 23.42 
24 National Research Institute of Sowa Rigpa 1.00 0.00 0.00 
25 Grant for Central Councils for Research in 

Siddha 
36.50 51.36 50.58 

26 Institute for High Altitude Medical Plants, 
Bhadervah, JandK 

0.00 2.00 0.52 

27 North Eastern Institute of Ayurveda and Folk 
Medicine Research, Passighat $$ 

 0.00 38.70 40.33 

3 Central Sector Scheme 142.3
3 

185.4
4 

377.20 

1 Public Sector Undertaking (IMPCL, Mohan, 
UP) 

0.01 0.00 0.00 

2 Information, Education and Communication 52.60 41.00 43.20 
3 AYUSH and Public Health (PHI)  # 5.00 0.00 0.00 
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Sl. 
No 

Schemes/ Programmes Budget Estimates 
(BE) 

2019-
20 

2023-
24 

2024-
25 

4 Assistance to accredited AYUSH Centres of 
Excellence (COE) in non-governmental/ 
private sector engaged in AYUSH 
education/drug development and 
research/clinical research/folk medicine etc. 
# 

5.00 0.00 0.00 

5 Extra Mural Research (EMR) Projects 
through Research Institutes etc. * 

6.00 0.00 0.00 

6 Re-orientation Training Programme of 
AYUSH Personnel/ Continuing Medical 
Education (ROTP/CME)* 

3.50 0.00 0.00 

7 Promotion of International Cooperation 16.00 44.27 137.42 
8 Development of common facilities for 

AYUSH industry clusters ** 
1.00 0.00 0.00 

9 Pharmacovigilance initiative for ASU drugs $ 1.80 0.00 0.00 
10 Central Drug Controller for AYUSH (CDC) $ 1.41 0.00 0.00 
11 Champion Sector Scheme 50.01 44.27 0.00 
12 Ayurgyan* 0.00 9.00 49.50 
13 AyurswasthayaYojana# 0.00 6.00 72.59 
14 Ayush Gunvatta Evum Uttapadan 

Samvardhan Yojana $ 
0.00 20.00 25.00 

15 Central Sector Scheme for Conservation 
Development and Sustainable Management 
of Medicinal Plants 

0.00 43.49 49.49 

 TOTAL: (1 + 2 + 3) 1283.
76 

2447.
50 

2512.4
9 

4 Centrally Sponsored Scheme    
1 National AYUSH Mission 656.0

0 
1200.

00 
1200.0

0 



 
 
 
13.12.2024  644 
 

 
 

Sl. 
No 

Schemes/ Programmes Budget Estimates 
(BE) 

2019-
20 

2023-
24 

2024-
25 

 TOTAL : 4 656.0
0 

1200.
00 

1200.0
0 

 Grand Total : (1 + 2 + 3 + 4) 1939.
76 

3647.
50 

3712.4
9 

 
Note :- 
% HPL, PLIM and PCIM was merged/subsumed and new sub-ordinate office namely PCIMandH has been 
formed. 
@ CCIM has been dissolved and new statutory body namely NCISM has been formulated 
^ CCH has been dissolved and new statutory body namely NCH has been formulated 
! IPGTRA has been renamed as ITRA. 
$$ NEIFM has been renamed as NEIAFMR 
# COE and PHI have been merged and new scheme namely AYURSWASTHAYA YOJANA has been 
formulated. 
* ROTP/CME and EMR have been merged and new scheme namely AYURGYAN has been formulated. 
$CDC and Pharmacovigilance initiative for ASU Drugs have been merged and new scheme namely 
AOGUSY has been formulated. 

 
STATEMENT-II 

 
The details of number of registered practitioners (doctors) as on    
01.01.2023 and the number of Ayush hospitals as on 01.04.2023 

 
S.No

. 
System Number of Registered 

Practitioners as on 
01.01.2023 

Number of Ayush 
Hospitals as on 

01.04.2023 

1 Ayurveda 3,55,416 3,005 
2 Unani 51,969 267 
3 Siddha 9,531 298 
4 Yoga - 15 
4 Naturopathy 4,379 34 
5 Sowa-Rigpa 66 5 
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6 Homoeopathy 3,30,407 261 
 Total 7,51,768 3,885 

 
 

E-CIGARETTES 

3119. SHRI HIBI EDEN: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a)  whether the Government has taken any steps to stop/prevent the sale of 

e-cigarettes in the country despite prohibition on e-cigarettes by the Prohibition 

of Electronic Cigarettes Act of 2014; 

(b)  if so, the details thereof and If not, the reasons therefor; 

(c)  whether any comprehensive date of substantive violations of the Act and 

action taken thereto is available with the Government; and 

(d)  if so, the details thereof and If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 
OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  
(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (d): ‘The Prohibition of Electronic Cigarettes (production, manufacture, 

import, export, transport, sale, distribution, storage and advertisement) Act 

(PECA)’, 2019 has been enacted by the Government of India on 5th December, 

2019 to prohibit electronic-cigarettes and like devices and same was 

communicated to all States/UTs for its implementation.  

As per PECA, 2019, sale of e-cigarettes and like devices are banned in 

the country. Government of India has taken various steps to prohibit the sale of 

e-cigarettes including an  intiative of launching “Online Violation Portal” for public 
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to report complaint about any violation of PECA, 2019. An Expert Committee 

has been constituted to review the online complaints for taking appropriate 

action against the violations. Government of India has also taken initiative to 

enhance enforcement of PECA 2019 through annual Tobacco free youth 

campaign launched since 2023. The details of the cases of violations of PECA, 

2019 as reported by the States/UTs during the 2023-24 and 2024-25 is given in 

the enclosed Statement. 

 

Central Board of Indirect Taxes and Customs (CBIC), Department of 

Revenue informed that they are keeping a constant vigil and take operational 

measures, inter alia, based on intelligence, passenger profiling with the aid of 

Advance Passenger Information System (APIS), risk-based interdiction and 

targeting and non-intrusive inspection like baggage and container scanning for 

purposes of thwarting smuggling of e-cigarettes through their Custom field 

formations and Directorate of Revenue Intelligence (DRI). Field formations of 

CBIC are regularly sensitized to newer methods of smuggling by way of issuing 

Alert/ Modus Operandi Circulars. On detection of contraband smuggling cases, 

action is taken in accordance with law, including seizure of smuggled e-

cigarettes, arrest and prosecution of the persons involved. During the period 

April to November 2024 they have seized 4.20 lakhs e-cigarettes. 
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STATEMENT-I 
Details of the cases of violations of PECA, 2019 as reported by the 
States/UTs during the 2023-24 and 2024-25 

Data as on 11.12.2024 
S 

No 
State/UT 2023-24 2024-25 

No. of 
cases [e-
violations
] 

Stocks 
seized 
(in 
number) 

Value of 
stocks 
(INR) 

No. of 
cases [e-
violations
] 

Stocks 
seized 
(in 
number) 

Value of 
stocks 
(INR) 

1 ANDAMAN AND 
NICOBAR 
ISLANDS 

0 0 0 0 0 0 

2 ANDHRA 
PRADESH 

0 0 0 0 0 0 

3 ARUNACHAL 
PRADESH 

0 0 0 0 0 0 

4 ASSAM 0 0 0 0 3 5037 
5 BIHAR 0 0 0 0 0 0 
6 CHANDIGARH 1 1 3500 0 0 0 
7 CHHATTISGARH 0 2 2 0 0 0 
8 DELHI 1 39 0 0 0 0 
9 GOA 1 1 55000 0 0 0 
10 GUJARAT 16 129 306650 7 379 651100 
11 HARYANA 65 285 33912 0 0 0 
12 HIMACHAL 

PRADESH 
0 0 0 0 0 0 

13 JAMMU 
andKASHMIR 

0 0 0 0 0 0 

14 JHARKHAND 0 0 0 0 0 0 
15 KARNATAKA 6 4034 33547000 0 0 0 
16 KERALA 3 1 0 0 0 0 
17 LADAKH 0 0 0 0 0 0 
18 LAKSHADWEEP 0 0 0 0 0 0 
19 MADHYA 

PRADESH 
33 191 480800 0 0 0 

20 MAHARASHTRA 130 108 19768621 38 38 10493756 
21 MANIPUR 0 0 0 0 0 0 
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22 MEGHALAYA 0 0 0 0 0 0 
23 MIZORAM 0 0 0 0 0 0 
24 NAGALAND 0 0 0 0 0 0 
25 ODISHA 2 700 13000 0 0 0 
26 PUDUCHERRY 2 0 0 0 0 0 
27 PUNJAB 0 0 0 0 0 0 
28 RAJASTHAN 0 0 0 0 0 0 
29 SIKKIM 0 0 0 0 0 0 
30 TAMIL NADU 0 0 0 0 0 0 
31 TELANGANA 6 5 200000 0 0 0 
32 THE DADRA AND 

NAGAR HAVELI 
and DAMAN and 
DIU 

0 0 0 0 0 0 

33 TRIPURA 0 0 0 0 0 0 
34 UTTAR PRADESH 2 960 4500000 2 2568 10184000 
35 UTTARAKHAND 0 0 1 0 0 0 
36 WEST BENGAL 1 0 0 0 0 0 
 

 
SETTING UP OF MULTIDISCIPLINARY RESEARCH UNITS 

3120. SHRI KESINENI SIVANATH: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the total number of proposals received/approved from the State of Andhra 

Pradesh to set up Multidisciplinary Research Units (MRUs) during the last five 

years;  

(b) the total number of approved MRUs for establishment, research work 

completed/ongoing along with funds allocated and time line fixed for completion 

of the said proposal;  

(c) the total number of Model Rural Health Research Units (MRHRUs) 

functioning in the country especially in Andhra Pradesh till date, State-wise; 
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(d) the quantum of funds allocated for the said two components of MRUs and 

MRHRUs in the country during the last five years, State-wise; and  

(e) whether the Government proposes to establish more such units in the 

country and if so, the details thereof along with the proposed under 

consideration? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

(SHRI PRATAPRAO GANPATRAO JADHAV): 
 

(a) and (b): Sir, the scheme for (i) establishment of Multidisciplinary Research 

Units and (ii) establishment of Model Rural Health Research Units are two sub 

schemes of the Central Sector Umbrella Scheme for developing infrastructure for 

promotion of health research across the country. The scheme was conceptualized 

during the 12th five year plan and is an ongoing scheme under the 15th Finance 

Commission period i.e. from 2021-22 to 2025-26. A total of 117 MRUs, including 

4 in the state of Andhra Pradesh have already been approved and established in 

the country. One proposal has been received from the state of Andhra Pradesh 

during the last 05 years. The details regarding allocation of funds for 

establishment of an MRU during the 15th Finance Commission period are given in 

the enclosed Statement-I. 

(c): A total of 35 Model Rural Health Research Units (MRHRUs) are functioning 

in the country. A state-wise list of MRHRUs functioning in the country is given in 

the enclosed Statement-II. 



 
 
 
13.12.2024  650 
 

 
 

(d): As per 15th Finance Commission (2021-22 to 2025-26), the plan outlay is 

Rs.288.11 crore for MRU and Rs.192.36 crore for MRHRU. Allocation of funds 

are not done state wise. Funds are directly released to MRUs established in the 

respective states. Annual allocation during the last five years is given in the 

enclosed Statement-III. 

(e): Under the 15th Finance Commission, the targets for establishment of MRUs 

have already been achieved. Eleven (11) MRHRUs are required to be 

established, out of which 07 MRHRUs have already been established and 

remaining 04 MRHRUs shall be established by end of the 15th Finance 

Commission  (2025-26).  

 
STATEMENT-I 

Non-recurring and Recurring Grant to MRUs 
(Rs. in Crore) 

Civil 
Construction 

0.25 

Equipment 2.00 
(To be released in 02 instalments of Rs. 1.00 crore each 
subject to satisfactory performance and submission of 
Utilisation Certificate) 

Note: Proposals for grants-in-aid in excess of Rs.2.00 crore for purchase of 
equipment recommended by the medical college/research institutes and LRAC 
may be considered by the Department with the approval of the Secretary (DHR) 
on case to case basis taking into account merits of the proposal. The units 
approved before 01.04.2021 will also be governed by these norms of grants-in-
aid for procurement of equipment.  The grants-in-aid to the existing 85 MRUs 
shall continue to be released after taking into account the grant already released 
in the previous years and progress of research work. 
 



 
 
 
13.12.2024  651 
 

 
 

Recurring Grant 
         (Rs. In Crore) 

Salaries (per annum) 0.28 
Contingency/consumables/training etc. (per annum) 0.20 

 
 

STATEMENT-II 
 

State wise list of MRHRUs 
S. No State No. of MRHRUs 

1.  Andhra Pradesh 1 

2.  Andaman and Nicobar 
Islands 

1 

3.  Arunachal Pradesh 1 

4.  Assam 1 

5.  Bihar 1 

6.  Chhattisgarh 1 

7.  Gujarat 1 

8.  Haryana 1 

9.  Himachal Pradesh 1 

10.  Jammu and Kashmir 1 

11.  Jharkhand 2 

12.  Karnataka 1 

13.  Kerala 1 

14.  Madhya Pradesh 1 

15.  Maharashtra 2 

16.  Meghalaya 1 

17.  Mizoram 1 

18.  Nagaland 1 

19.  Odisha 2 
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S. No State No. of MRHRUs 

20.  Punjab 1 

21.  Puducherry 1 

22.  Rajasthan 1 

23.  Tamil Nadu 2 

24.  Tripura 1 

25.  Telangana 1 
26.  Uttar Pradesh 5 

27.  West Bengal 1 

 Total 35 

 
STATEMENT-III 

  

• Multi-Disciplinary Research Unit (MRU) 
     Rs. in crore 

S. No. 
 

 

Year Allocation as per Revised 
Estimates in MRUs 

1. 2019-20 55.00 
2. 2020-21 58.00 

3.       2021-22 51.00 
4. 2022-23 48.00 
5. 2023-24 50.00 

 
 

• Model Rural Health Research Unit (MRHRU) 
    Rs. in crore 

S. No. Year Allocation as per Revised 
Estimates in MRHRUs 
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• 2019-20 19.00 

• 2020-21 16.00 

• 2021-22 18.00 

• 2022-23 19.00 

• 2023-24 20.00 
 

 
 

MEDICAL DEVICE MANUFACTURING INDUSTRY 

3121. SHRI BASAVARAJ BOMMAI:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

the estimated number of medical device manufacturing industries located in the 

country, State-wise particularly in the State of Karnataka? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

As per Ministry of Health and Family Welfare, the total number of 

manufacturing sites licensed in the country and Karnataka licensed under the 

Medical Device Rules, 2017 are as under: - 

 
Class of Medical 

Devices 
Total No. of Sites in the 

country 
Total no. of sites in 

Karnataka 
Class AandB 2634 137 
Class CandD 970 94 

  
The state wise number of manufacturing sites licensed in the country 

under the Medical Device Rules,2017 is attached as  enclosed Statement. 
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STATEMENT 
The state wise number of manufacturing sites licensed in the country 
under the Medical Device Rules,2017 
 

S. 
No. 

 
Name of State 

Total no manufacturing sites licensed 
in the country under Medical Devices 
Rules, 2017 are as under:- 

Risk Class of 
Medical Devices 

(AandB) 

Risk Class of 
Medical Devices 

(CandD) 
1 

Andhra Pradesh 
42 11 

2 
Arunachal Pradesh 

0 0 

3 
Assam 

6 0 

4 
Bihar 

38 0 

5 
Chhattisgarh 

14 0 

6 
Goa 

12 7 

7 
Gujarat 

469 189 

8 
Haryana 

199 90 

9 
Himachal Pradesh 

30 19 

10 
Jharkhand 

4 0 

11 
Karnataka 

137 94 

12 
Kerala 

115 18 

13 
Madhya Pradesh 

54 8 

14 
Maharashtra 

467 160 

15 
Manipur 

2 1 
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16 
Meghalaya 

0 0 

17 
Mizoram 

0 0 

18 
Nagaland 

0 0 

19 
Odisha 

24 3 

20 
Punjab 

47 14 

21 
Rajasthan 

102 20 

22 
Sikkim 

0 0 

23 
Tamil Nadu 

205 102 

24 
Telangana 

90 36 

25 
Tripura 

0 0 

26 
Uttarakhand 

21 41 

27 
Uttar Pradesh 

294 68 

28 
West Bengal 

36 6 

29 
Delhi 

184 74 

30 
Puducherry 

8 4 

31 
Daman and Diu 

6 3 

32 
Dadra and Nagar Haveli 

18 2 

33 
Jammu and Kashmir 

10 0 

 Total 2634 970 
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QUALITY AND EFFECTIVENESS OF CGHS MEDICINES 

3122.  SHRI LUMBA RAM: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether Central Drug Standards Control Organisation and any other reputed 

or Government institution check the standards of Allopathy, Homoeopathy, 

Ayurvedic and Unani medicines being supplied to the beneficiaries of the CGHS 

Wellness Centres; 

(b) if so, the details of the sub-standard medicines found during the last three 

years with their manufacturers along with the measures being taken to improve 

the quality and effectiveness of 

the medicines being supplied through CGHS Wellness Centres; and  

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 
 

(a) to (c) Central Drug Standard Control Organisation (CDSCO), other reputed 

institutes and NABL accredited Labs, check the standards of Allopathic 

medicines, through the system of sample collection and subsequent lab testing.   

In Homeopathy, the Homoeopathic Medical Store Depot (HMSD) 

ensures quality by sourcing medicines from CGHS-approved firms with lab 

reports from accredited labs. The Homoeopathic Medicine Inspection Team 

verifies compliance with Homoeopathic Pharmacopeia of India (HPI) standards. 
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Batches failing to meet standards undergo further testing, ensuring only 

approved medicines are accepted. 

In Ayurveda, the manufacturers supplying Ayurvedic medicines to the 

CGHS Ayurvedic Medical Store Depot (AMSD) are WHO-GMP/COPP or QCI 

certified. Each batch is tested at government-approved NABL accredited 

laboratories to ensure quality. 

In Unani, CGHS procures GMP-certified Unani medicines and ensures 

quality by obtaining in-house analytical reports and quality analysis from 

government-approved or NABL accredited labs. These reports test for identity, 

purity, quality, and strength as per the Unani Pharmacopeia. 

 The list of substandard medicines found during  the last three years is 

given in the enclosed Statement. Government has taken following measures 

to improve quality and effectiveness of the medicines being supplied through 

CGHS Wellness Centers: 

 (i) Effective grievance system within CGHS, allowing patients to raise issues 

related to medicines, with prompt action taken to address and resolve their 

concerns. 

(ii) Medical Store Organization (MSO), a central procuring agency, ensures the 

procurement of safe, high-quality products by mitigating risks like substandard 

or counterfeit goods. It involves inspections at key stages like pre-dispatch, 

receipt, and post-installation and are conducted by qualified personnel to verify 
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compliance with contract specifications. Findings are documented in Inspection 

Reports, which are used for record-keeping and payment authorization. 

(iii) Details of quality assurance of Jan Aushadhi medicines are as under:  

(a) Pharmaceuticals and Medical Devices Bureau of India (PMBI) 
investigates product complaints and reviews control samples. 

(b) Random sampling from Jan Aushadhi Kendras and warehouses is 
conducted, with retesting in NABL labs. 

 (c) Corrective and preventive actions (CAPA) are taken as necessary. 

 (d) PMBI has started a comparative study between branded and Jan 
Aushadhi generic products. 

 (e) Not of Standard Quality (NSQ) rate for open market medicines is 

3.70%, while PMBI products maintain a rate of 0.34%. 

 (iv) High value restricted medicines are procured on case-to-case basis from 

rate contracted manufacturers who have in-house lab testing facility for 

products, DCGI approval and Good Manufacturing Practices (GMP) certificate, 

etc. 

STATEMENT 
 

List of substandard medicines found during last three years 
 

S.No. Medicine Name Batch No. Source of 
Procurem
ent 

Manufacturer 

1 Ramipril 5 mg RMFT901 GMSD Unicure India Ltd 
2 Methylcobalmin 500 mcg MBT904 GMSD Unicure India Ltd 
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3 Omeprazole 20 mg Cap GM20126 GMSD SKYMAP 
PHARMACEUTICAL 

4 Enalpril 2.5 mg Tab GB21079 GMSD ORTIN 
5 Tab Lorazpam  1MG TLRZ-013 GMSD Medipol Pharma India 
6 Ranitidine 150 mg NSTX 11 GMSD HAL 
7 Sertaline 50 mg GM20105 GMSD SKYMAP PHARMA 
8 Tab Ascorbic Acid 

500mg 
VATZ02 GMSD HAL 

9 Acebrophylline 100 mg PF8AA04 GMSD Pureand cure health 
10 Tab Fenofibrate 160 mg MG22007 GMSD LABORATOIRES 

GRIFFON 
11 Tacrolimus cream 0.03% HT0203 GMSD MED MANOR 

ORGANICS 
12 Tab Divalpoex Sod. 500 

mg 
PF8A019 GMSD Pure and Cure 

13 Tab L Methyl Folate 7.5 
mg 

PF8CY03 GMSD Pure and Cure 

14 Sy.Paracetamol HVEZ01 GMSD HAL 
15 Gabapentin 300 mg 22SIGTB4

67 
GMSD Unicure India Ltd 

16 Olmesartan 40 mg GT221831 GMSD THEON PHARMA 
17 Folic Acid 5 mg T112005 GMSD ANG LIFESCIENCE 
18 Rosuvastatin +Vit.D3 

10+1000 IU 
22SIGTA5
76 

GMSD SYNOKEM PHARMA 

19 Bromelain+Rutoside+Try
psin 
180+200+96 

PF8CC12 GMSD Pure and Cure 

20 Cetirizine Syp. L042301 
L042302 

GMSD Bengal Chemicals 
Pharmaceuticals Ltd 

21 Diacerein 50mg 
(G02023) 

DCT1102 GMSD Unicure India Ltd 

22 Losartan 25MG 
(G12047) 

3803821 GMSD KAPL 
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23 Amlodipine And 
Perindopril 5mg + 4mg 
(G12169) 

K2102200 GMSD INTAS 

24 Ranitidine 150 mg 0403423 GMSD KAPL 
25 Clopidogrel 75 mg T2405299 GMSD Ribpra Formulation 
26 Ethamsylate 500 mg ELT1104 GMSD Unicure India Ltd 
27 Fexofenadine 120 mg MP9AA230

3 
GMSD Maxtar Boigenics 

28 Hydroxychloroquine 
Sulphate 200 mg 

HCQ09E2
4 

GMSD Bajaj Healthcare Ltd 

29 Methylcoblamin 500 mcg MBT904 GMSD Unicure India Ltd 
 

 

CENTRALLY SPONSORED SCHEMES 

3123. DR. BACHHAV SHOBHA DINESH:  

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

 (a)  the details of Centrally Sponsored Schemes and Central Sector Schemes 

being implemented by the Ministry in the State of Maharashtra during the last 

ten years, year/scheme/district-wise; 

 (b)  the details of funds allocated, sanctioned, released and utilized for the 

above schemes during said period, year/scheme/district-wise; 

 (c)  the details of physical targets set and achieved after the implementation 

of the said schemes during said period, year/scheme/district-wise; 

 (d)  whether there is time and cost overrun of any of the above schemes and 

if so, the details thereof;  
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(e)  whether any proposal regarding such schemes has been sent by the 

Government of Maharashtra to the Union Government during last five years; and 

 (f)  if so, the details thereof and the action taken by the Government thereon? 
   
THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 
DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

  
(a) to (f) For better implementation and efficient monitoring, all schemes 

implemented by the Ministry have been clubbed into three Umbrella Missions, 

viz. (1) Mission Saksham Anganwadi and Poshan 2.0 for improving nutrition and 

health indicators in the country (2) Mission Shakti, for safety, protection and 

empowerment of women; and (3) Mission Vatsalya, for protection, care and 

welfare of children in difficult circumstances. Details of the schemes are as 

under:  

(i) Saksham Anganwadi and Poshan 2.0 (Mission Poshan 2.0): Under this 

mission, Anganwadi Services Scheme, POSHAN Abhiyaan and Scheme for 

Adolescent Girls have been reorganized into 3 primary sub-verticals: (i) Nutrition 

Support for POSHAN and for Adolescent Girls (ii) Early Childhood Care and 

Education [3-6 years] and (iii) Anganwadi Infrastructure including modern, 

upgraded Saksham Anganwadis.  

 (ii) Mission Shakti: It comprises of two verticals ‘Sambal’ and ‘Samarthya’ for 

safety and security and empowerment of women, respectively.  

 (a) Sambal - The following schemes have been included under the Sambal 

vertical:  One Stop Centres (OSC) - for providing integrated support and 
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assistance to women affected by violence and those in distress, both in private 

and public spaces in a convergent and coordinated manner under one roof; 

Women Helplines (181-WHL) is a 24 x 7 x 365  toll-free emergency/non-

emergency response system that is integrated with ERSS (112) and other 

existing helplines/institutions; Beti Bachao Beti Padhao (BBBP) - launched 

with an aim to address declining Sex Ratio at Birth (SRB) and related issues of 

empowerment of girls and women over a life cycle continuum; Nari Adalat - an 

initiative aimed at empowering women by ensuring justice and to offer services 

such as alternate dispute resolution, grievance redressal, counselling, evidence-

based decision-making, pressure group tactics, negotiation, mediation, and 

reconciliation.  

(b) Samarthya - The following schemes have been included under ‘Samarthya’ 

vertical: Pradhan Mantri Matru Vandana Yojana (PMMVY) - a Centrally 

Sponsored Maternity Benefit Scheme under which cash incentives flow to the 

beneficiaries in Direct Benefit Transfer (DBT) mode for the first child and the 

second girl child; Ujjwala and SwadharGreh (renamed as Shakti Sadan) - an 

Integrated Relief and Rehabilitation Home for women in distress situations 

including trafficked women; Working Women Hostel (renamed as Sakhi 

Niwas) - to promote availability of safe and conveniently located accommodation 

for working women in urban, semi-urban and also in rural areas where 

employment opportunities for women exist; National Hub for Empowerment of 

Women (NHEW) -  to facilitate inter-sectoral convergence of schemes and 

programs meant for women at National level, State/ UT level and district level 
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and National Creche Scheme (renamed as Palna) that aims to increase the 

participation of women in work force in the economy by providing quality crèche 

facility in safe and secure environment for children. 

 (iii) Mission Vatsalya: Mission Vatsalya includes the Integrated Child 

Protection Scheme (ICPS) for better outreach and protection for children in need 

and care in a mission mode with the objective to: (i) Support and sustain Children 

in difficult circumstances. (ii) Develop context-based solutions for holistic 

development of children from varied backgrounds. (iii) Provide scope for green 

field projects for encouraging innovative solutions.  

 The details of funds released/ utilised under the aforesaid schemes of the 

Ministry in Maharashtra during the last ten years are given in the enclosed 

Statement-I. 

 The physical targets and achievements in Maharashtra under the aforesaid 

schemes of the Ministry are given in the enclosed Statement-II. 

 All the schemes of the Ministry were evaluated by NITI Aayog and their 

suggestions were incorporated while reorganising the schemes of the Ministry 

into 3 Missions. 
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STATEMENT-I 
   

Details of funds released/ utilised under the schemes of the Ministry to State of Maharashtra during the last ten 
years 

  (Rs. in crores) 

S.No Mission FY 2014-15 FY 2015-16 FY 2016-17 FY 2017-18 FY 2018-19 FY 2019-20 FY 2020-21 FY 2021-22 FY 2022-23 FY 2023-24 
Rel. Util. Rel. Util. Rel. Util. Rel. Util. Rel. Util. Rel. Util. Rel. Util. Rel. Util. Rel. Util. Rel. Util. 

1. Mission 
Saksham 
Anganwadi 
and 
POSHAN 

907.8
2 

1476.
21 

1041.6
7 

1071.
35 

1056.6
0 

721.8
7 

1029.5
7 

1106.
99 

1712.
14 

1202.
55 

1331.
36 

1410.
75 

1187.8
3 

1435.
86 1713.3

9 

1609.
02 

1646.17 

1589.97 

1699.52 

- 

2. Mission 
Vatsalya 
(erstwhile 
Integrated 
Child 
Protection 

7.62 7.62 31.38 19.75 22.72 15.69 6.08 26.97 31.56 19.22 24.49 19.41 34.33 44.07 54.67 41.43 71.32 73.50 95.37 - 

3. Mission 
Shakti – 
Sambal 1.44 0 3.01 1.71 2.14 2.97 7.33 1.37 9.03 4.56 9.64 4.09 9.02 1.73 6.84 1.00 0.69 3.31 15.4 15.09 

4. Mission 
Shakti – 
Samarthya 3.35 0 5.93 2.52 9.47 8.8 139.67 45.99 

119.5
7 

221.8
5* 

294.1
4 

386.0
3* 113.47 

265.2
1* 99.5 

149.0
2* 240.83 0 5.7 48.12* 

  

* - This includes the unspent balance of previous years 
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STATEMENT-II 

 Physical Targets and Achievements in Maharashtra under schemes of 
the Ministry 

I. Mission Saksham Anganwadi and POSHAN 2.0 
Number of Anganwadi Centres 110552 
Number of Beneficiaries 6667455 
  
Malnutrition indicators of Maharashtra for children age (0 - 5 years): 
 Stunting % Wasted % Underweight % 
NFHS-4 (2015-16) 34.4 25.6 36.0 
NFHS-5 (2019-21) 35.2 25.6 36.1 
Poshan Tracker 
(Oct, 24) 

47.7 4.1 16.5 

  
II. Mission Vatsalya 
  
Child Welfare Committee 39 
Juvenile Justice Board 37 
State Child Protection Society 1 
District Child Protection Units 36 
State Adoption Resource Agency 1 
Total Child Care Institutions 107 
  
III. Mission Shakti 
 A. Sambal 
(i) One Stop Centre 
Number of functional One Stop Centres 45 
Number of Beneficiaries 33698 
  
(ii) Women Helpline 
Number of calls registered 29.94 lakh 
Number of Beneficiaries 1.16 lakh 
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(iii) Beti Bachao Beti Padhao 
  

Year 2014- 
15 

2015- 
16 

2016- 
17 

2017- 
18 

2018- 
19 

2019- 
20 

2020- 
21 

2021- 
22 

2022- 
23 

 
Sex    Ratio 
at birth 
(Female Live 
Births/ Male 
Births*1000) 

 
920 

 
924 

 
922 

 
940 

 
930 

 
941 

 
 

940 

 
 

933 

 
 

932 

Data from HMIS 
  
 

 
Year 2014- 

15 
2015- 

16 
2016- 

17 
2017- 

18 
2018- 

19 
2019- 

20 
2020- 

21 
2021- 

22 
Gross 

enrolment 
Ratio of Girls 
at Secondary 

level 

84.73 84.98 87.18 89.32 89.64 89.94 91.28 92.5 

Data from UDISE 
  
B. Samarthya 
  

S.No Scheme Operational Units Beneficiaries 
1. Sakhi Niwas 74 5801 
2. Shakti Sadan 19 885 
3. Pradhan Mantri Matru 

Vandana Yojana 
- 3,22,224 
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JAN AUSHADHIKENDRAS IN NELLORE 
 
3124. SHRI PRABHAKAR REDDY VEMIREDDY:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to 

state: 

(a) the details of Jan Aushadhi Kendras opened in Nellore District of Andhra 

Pradesh during the last ten years, year-wise and Assembly Segment-wise;  

(b) whether it is true that only one JAK has been opened in Nellore since 2021-

22, if so, the reasons therefor;  

(c) the details of demand/applications submitted for opening JAKs in Nellore;  

(d) whether there are any applications pending for clearance, if so, the timeline 

by which they are likely to be cleared; and  

(e) whether it is also true that some JAKs are non-functional, if so, the reasons 

therefor and steps taken/proposes to be taken to open the same? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

 
(a): Under Pradhan Mantri   Bhartiya Janaushadhi Pariyojana (PMBJP), a total 

of 14,320 Jan Aushadhi  Kendras (JAKs) have been opened till 30.11.2024 

across the country, of which 9 JAKs have been opened during the last ten years 

in Nellore district of Andhra Pradesh. Financial Year- wise number of JAKs 

opened in Nellore district is as under 
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S. No. Financial Year No. of JAKs opened 
1 2014-15 0 
2 2015-16 0 
3 2016-17 2 
4 2017-18 1 
5 2018-19 3 
6 2019-20 0 
7 2020-21 0 
8 2021-22 0 
9 2022-23 0 

10 2023-24 3 
Total 9 

 
(b): Till 30.11.2024, 4 JAKs have been opened in Nellore district of Andhra 

Pradesh since 2021-22. 

(c) and (d): During last one-year a total of 38 applications have been received 

for opening of JAKs in Nellore district of Andhra Pradesh, of which 23 

applications have been approved. Out of 23 applications, 4 JAKs have already 

been opened, and 19 applications have been given in-principle approval pending 

submission of drug license by the applicants. 15 applications were rejected on 

account of distance policy violation and incomplete documentation. 

(e): Since the scheme is entrepreneur driven, sometimes some JAK become 

non-functional for reasons such as relocation, death of the allottee, poor 

business prospects etc. In cases of locational problems faced by entrepreneurs 

opportunity is given for change of location. On death of the allottee, transfer of 

ownership is allowed to any other family member subject to fulfilment of other 

conditions such as engagement of pharmacist. 
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रĉाÐपता से पीिड़त मिहलाए ंऔर कुपोिषत ब¸चे 

3125. ®ी राजीव राय: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) ³या देश म¤ रĉाÐपता स ेपीिड़त मिहलाओ ंऔर कुपोिषत ब¸चŌ कì सं́ या तेजी स ेबढ़ रही है 

और यिद हां, तो राºय/सघं राºय±ेýवार तÂसंबंधी Êयौर ³या है; 

(ख) उपयुªĉ समÖया के समाधान के िलए सरकार Ĭारा योजनावार और राºय/संघ राºय±ेýवार 

कायाªिÆवत कì जा रही योजनाओ ंकì वतªमान िÖथित ³या है; 

(ग) िपछल ेतीन वषŎ और चालू वषª के दौरान देश म¤ राºय/संघ राºय ±ेýवार, िवशेष łप स ेउ°र 

ÿदेश म¤ इन योजनाओ ंके तहत आवंिटत और खचª कì गई धनरािश वषªवार िकतनी है; 

(घ) ³या इन योजनाओ ंके पåरणामÖवłप उ°र ÿदेश के मऊ िजले म¤ वषª 2022-23 और 2023-

24 म¤ रĉाÐपता स ेपीिड़त मिहलाओ ंऔर कुपोिषत ब¸चŌ कì सं́ या म¤ िगरावट आई है; और 

(ङ) यिद हां, तो तÂसंबंधी Êयौरा ³या है? 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ 
राºय मýंी (®ीमती अनुिÿया पटेल):  

 
(क) और (ख): ÖवाÖÃय और पåरवार कÐयाण मंýालय, राÕůीय ÖवाÖÃय िमशन (एनएचएम) के 

तहत जीवन चø ŀिĶकोण म¤ ÿजनन, मात,ृ नवजात, बाल, िकशोर ÖवाÖÃय और पोषण संबंधी 

(आरएमएनसीएएच+एन) कायªनीित को लागू करता है, िजसम¤ देश के सभी राº यŌ/संघ राº य ±ेýŌ म¤ 

कुपोषण और एिनिमया सबंंधी समÖयाओ ंका िनवारण करन े के िलए कायªकलाप शािमल ह§, जो 

िनÌनानसुार ह§:  

• सावªजिनक ÖवाÖÃय सिुवधा क¤ þŌ म¤ पोषण पुनवाªस क¤ þ (एनआरसी) Öथािपत िकए जाते 

ह§, तािक िचिकÂसा जिटलताओ ंके साथ गंभीर तीĄ कुपोषण (एसएएम) स ेपीिड़त 5 वषª स े

कम आय ुके ब¸चŌ को इन-पेश¤ट िचिकÂसा और पोषण संबंधी पåरचयाª ÿदान कì जा सके। 

उपचाराÂमक दखेभाल के अलावा, ब¸चŌ के िलए समय पर, पयाªĮ और उिचत आहार, पूणª 
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आय-ुउिचत दखेभाल और आहार ÿथाओ ंके संबंध म¤ माताओ ंऔर देखभाल करने वालŌ 

के कौशल म¤ सधुार करन ेपर िवशेष Å यान िदया जाता है।   

• एनीिमया मĉु भारत (एएमबी) कायªनीित को छह िøयाकलाप (ÿोिफलैि³टक आयरन और 

फोिलक एिसड अनपुरूण (आईएफए िसरप 6-59 महीने के ब¸चŌ को दो सĮाह म¤ ÿदान िकया 

जाता है और आईएफए लाल गोिलयां साÈ तािहक आधार पर गभªवती मिहलाओ ंको ÿदान 

कì जाती ह§), कृिम मुिĉ (सभी ब¸चŌ को राÕůीय कृिम मुिĉ िदवस के दौरान एÐब¤डाजोल 

कì गोिलयां दी जाती ह§), गहन Óयवहार पåरवतªन संचार अिभयान, एनीिमया के िलए परी±ण 

और ÿोटोकॉल ÿबंधन के अनसुार उपचार, सावªजिनक ÖवाÖÃय कायªøमŌ म¤ आईएफए 

फोिटªफाइड भोजन का अिनवायª ÿावधान और एनीिमया के गैर-पोषण कारणŌ िवशेष łप स े

मलेåरया, Éलोरोिसस और हीमोµलोिबनोपैथी का समाधान करना) के कायाªÆवयन के माÅयम 

स ेजीवन चø ŀिĶकोण म¤ ब¸चŌ और मिहलाओ ंसिहत गभªवती मिहलाओ ंम¤ एनीिमया के 

ÿसार को कम करने के िलए लागू िकया गया है। 

• माताओ ंका पूणª Öनेह (एमएए) कायªøम Öतनपान कवरजे म¤ सुधार करने के िलए लागू 

िकया गया है िजसम¤ Öतनपान कì ÿारिंभक शŁुआत और पहले छह महीनŌ के िलए केवल 

Öतनपान और उसके बाद आय-ुउपयĉु पूरक आहार ÿथाओ ंपर परामशª शािमल है। 

5 वषª स ेकम आय ुके ब¸चŌ म¤ Öटंिटंग, वेिÖटंग और कम वजन कì राºय/सघं राºय ±ेý-वार 

ÓयाĮता और 15-49 वषª कì आय ु कì मिहलाओ ं म¤ एनीिमया कì ÓयाĮता का Êयौरा संलµन       

िववरण-I म¤ िदया गया है।  

पोषण कायªøमŌ कì राºय/संघ राºय ±ेý-वार िÖथित का Êयौरा संलµन िववरण-II म¤ िदया गया 

है।  

(ग): राÕůीय ÖवाÖÃय िमशन (िव°) के अनसुार िपछले तीन वषŎ और चालू वषª के दौरान उ°र ÿदशे 

राºय सिहत सभी राºयŌ/संघ राºय ±ेýŌ म¤ पोषण कायªøमŌ के िलए राÕůीय ÖवाÖÃय िमशन के 
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तहत अनमुोिदत िनिधयŌ और Óयय का वषª-वार, िव° वषª 2021-22 स ेिव° वषª 2024-25 कì 

दसूरी ितमाही तक (लाख Łपये म¤) का Êयौरा संलµन िववरण-III म¤ िदया गया है। 

(घ) और (ङ): राÕůीय पåरवार ÖवाÖÃय सव¥±ण 5 (2019-21) के नवीनतम दौर के अनसुार, उ°र 

ÿदेश के मऊ िजल ेम¤ 5 वषª स ेकम आय ुके ब¸चŌ म¤ Öटंिटंग, वेिÖटंग और कम वजन कì ÓयाÈ तता 

और 15-49 वषª कì आय ुकì मिहलाओ ंम¤ एनीिमया कì ÓयाĮता का Ê यौरा िनÌ नवत है:-  

सकेंतक एनएफएचएस 5 (2019-21) 

5 वषª स ेकम आय ुवाल ेÖटंटेड ब¸चे (%) 25.4 

5 वषª स ेकम आय ुके कमज़ोर ब¸चे (%) 21.2 

5 वषª स ेकम आय ुके ब¸चे िजनका वजन कम है (%) 30.3 

15-49 वषª कì आय ुकì सभी मिहलाए ंजो एनीिमक ह§ 

(%) 
44.3 

 
 

िववरण-I 
5 वषª से कम आयु के ब¸चŌ म¤ कुपोषण और मिहलाओ ंम¤ एनीिमया कì ÓयाÈ तता कì 
राºय/सघं राº य ±ेý-वार िÖथित [एनएफएचएस 5 (2019-21)] 
 

øम 
स.ं 

राºय/संघ राº य 
±ेý 

5 वषª स ेकम 
आय ुके ब¸चे 
जो Öटंटेड ह§ 

(%) 

5 वषª स ेकम 
आयु के ब¸चे 
जो कमज़ोर ह§ 

(%) 

5 वषª स ेकम 
आय ु के ब¸चे 
िजनका वजन 
कम है (%) 

15-49 वषª कì 
आय ुकì 

मिहलाए ंजो 
एनीिमक ह§ (%) 

1 अंडमान और 
िनकोबार Ĭीप समूह 22.5 16.0 23.7 57.5 

2 आंň ÿदशे 31.2 16.1 29.6 58.8 
3 अŁणाचल ÿदेश 28.0 13.1 15.4 40.3 
4 असम 35.3 21.7 32.8 65.9 
5 िबहार 42.9 22.9 41.0 63.5 
6 चंडीगढ़ 25.3 8.4 20.6 60.1 
7 छ°ीसगढ़ 34.6 18.9 31.3 60.8 

8 दादरा नागर हवेली 
और दमन दीव 39.4 21.6 38.7 49.9 
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9 िदÐली 30.9 11.2 21.8 62.5 
10 गोवा 25.8 19.1 24.0 39.0 
11 गजुरात 39.0 25.1 39.7 65.0 
12 हåरयाणा 27.5 11.5 21.5 60.4 
13 िहमाचल ÿदेश 30.8 17.4 25.5 53.0 
14 जÌमू और कÔमीर 26.9 19.0 21.0 55.9 
15 झारखंड 39.6 22.4 39.4 65.3 
16 कनाªटक 35.4 19.5 32.9 47.8 
17 केरल 23.4 15.8 19.7 36.3 
18 लĥाख 30.5 17.5 20.4 92.8 
19 ल±Ĭीप 32.0 17.4 25.8 25.8 
20 मÅय ÿदशे 35.7 19.0 33.0 54.7 
21 महाराÕů 35.2 25.6 36.1 54.2 
22 मिणपरु 23.4 9.9 13.3 29.4 
23 मेघालय 46.5 12.1 26.6 53.8 
24 िमजोरम 28.9 9.8 12.7 34.8 
25 नागाल§ड 32.7 19.1 26.9 28.9 
26 ओिडशा 31.0 18.1 29.7 64.3 
27 पडुुचेरी 20.0 12.4 15.3 55.1 
28 पंजाब 24.5 10.6 16.9 58.7 
29 राजÖथान 31.8 16.8 27.6 54.4 
30 िसि³कम 22.3 13.7 13.1 42.1 
31 तिमलनाडु 25.0 14.6 22.0 53.4 
32 तेलंगाना 33.1 21.7 31.8 57.6 
33 िýपुरा 32.3 18.2 25.6 67.2 
34 उ°र ÿदशे 39.7 17.3 32.1 42.6 
35 उ°राखंड 27.0 13.2 21.0 50.4 
36 पिĲम बंगाल 33.8 20.3 32.2 71.4 
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िववरण- II 

पोषण कायªøमŌ कì राºय/सघं राºय ±ेý-वार िÖथित  

øम 
स.ं 

राºय/सघं राº य 
±ेý 

पोषण पुनवाªस 
क¤ þŌ कì 
सं́ या* 

गभªवती 
मिहलाओ ंका 
ÿितशत िजÆह¤ 
180 आईएफए 
गोिलयां ÿदान 

कì गई ं** 

Öतनपान कराने 
वाली माताओ ं
का ÿितशत 
िजÆ ह¤ 180 
आईएफए 

गोिलयॉ  ÿदान 
कì गई ** 

3 वषª से कम आयु 
के ब¸च े िजÆ ह¤  
जÆम के एक घंटे 
के भीतर Öतनपान 
कराया गया है *** 

1 
अंडमान और 
िनकोबार Ĭीप 
समूह 

0 
61.9 77.5 

46.9 
2 आंň ÿदेश 21 95.0 86.1 52 
3 अŁणाचल ÿदशे 1 91.5 57.4 52 
4 असम 29 95.0 65.4 49.1 
5 िबहार 41 90.8 51.4 31.1 
6 चंडीगढ़ 1 95.0 95.0 63.7 
7 छ°ीसगढ़ 97 95.0 79.8 32.2 

8 
दादरा नागर 
हवेली और दमन 
दीव 1 

95.0 95.0 

25.9 
9 िदÐली 5 95.0 62.6 51.2 
10 गोवा 0 95.0 80.6 61.6 
11 गजुरात 136 95.0 95.0 37.8 
12 हåरयाणा 11 95.0 59.7 41.6 
13 िहमाचल ÿदेश 7 89.7 72.1 45.1 
14 जÌमू और कÔमीर 6 95.0 73.2 55.6 
15 झारखंड 98 92.4 76.2 21.5 
16 कनाªटक 33 95.0 88.3 49.1 
17 केरल 4 95.0 61.8 66.7 
18 लĥाख 2 95.0 79.8 57.9 
19 ल±Ĭीप 0 95.0 79.1 76.3 
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20 मÅय ÿदशे 318 95.0 65.5 41.3 
21 महाराÕů 45 95.0 61.9 53.2 
22 मिणपुर 1 46.4 33.6 53.7 
23 मेघालय 7 68.6 64.2 78.8 
24 िमजोरम 1 81.5 64.6 60.1 
25 नागाल§ड 1 71.7 42.4 57.9 
26 ओिडशा 67 95.0 81.1 68.5 
27 पुडुचेरी 0 95.0 95.0 54.1 
28 पंजाब 5 72.8 49.4 53.1 
29 राजÖथान 40 95.0 79.7 40.7 
30 िसि³कम 0 93.4 89.3 33 
31 तिमलनाडु 8 95.0 61.9 60.2 
32 तेलंगाना 17 95.0 78.3 37.1 
33 िýपरुा 1 95.0 58.6 36.4 
34 उ°र ÿदशे 81 95.0 46.8 23.9 
35 उ°राखंड 2 95.0 64.6 41.3 
36 पिĲम बंगाल 53 95.0 92.3 59.4 
   

ąोत:       *-राºय åरपोटª 2023-24 

** िव° वषª 2023-24 के िलए ÖवाÖÃय ÿबंधन सूचना ÿणाली (एचएमआईएस) 

*** राÕůीय पåरवार ÖवाÖÃय सव¥±ण एनएफएचएस (2019-21) 
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िववरण-III 
 

िव° वषª 2021-22 स े2024-25  ‘दूसरी ितमाही तक’ कì अविध के िलए एनएचएम के 
तहत पोषण कायªøमŌ के िलए एसपीआईपी अनुमोदन और Óयय 

øम 
स.ं 

राºय/संघ 
राº य ±ेý 

2021-22* 2022-23 
2023-24 2024-25 (दूसरी 

ितमाही तक) 
अनमुोदन Ó यय अनमुोदन Ó यय अनमुोदन Ó यय अनमुोदन Ó यय 

1 
अंडमान और 
िनकोबार Ĭीप 

समूह 

42.9 1.6 

36.1 7.7 71.7 11.1 
47.8 12.7 

2 आंň ÿदेश 
3,789.2 3,595.0 

10237.6 3668.4 
10,069.

8 8,107.0 
9,061.9 786.8 

3 अŁणाचल ÿदेश 469.9 271.6 259.8 229.6 268.8 2.4 442.0 50.3 
4 असम 3,581.6 2,772.8 3327.8 2786.6 3,045.5 2,350.5 2,996.4 486.1 

5 िबहार 
1,616.2 1,004.2 

11984.5 1992.2 
11,943.

3 3,192.7 
10,459.9 1,161.0 

6 चंडीगढ़ 4.1 1.7 1.2 0.1 1.2 0.7 1.4 0.2 
7 छ°ीसगढ़ 5,514.9 3,392.7 3681.0 3328.0 3,517.7 1,728.4 3,722.8 397.7 

8 
दादरा नागर 
हवेली और 
दमन दीव 

73.0 37.2 

29.1 11.7 27.7 4.9 
99.8 9.6 

9 िदÐली 1,287.1 105.4 862.8 26.5 850.7 49.2 1,219.5 34.6 
10 गोवा 50.3 15.9 159.5 60.3 159.5 39.9 83.3 1.5 
11 गजुरात 7,384.4 5,210.4 4759.5 2467.5 4,383.8 4,361.1 6,226.1 714.9 
12 हåरयाणा 1,620.3 1,662.6 2283.2 2770.2 2,326.2 2,592.2 2,163.9 2,350.3 
13 िहमाचल ÿदेश 526.3 291.9 506.8 214.9 268.1 199.8 1,096.4 43.7 

14 
जÌमू और 
कÔ मीर 

1,595.4 393.8 
1192.2 551.3 1,332.2 81.8 

1,304.4 46.3 

15 झारखंड 5,585.6 1,198.6 8578.4 3593.0 7,943.5 2,007.9 8,541.1 602.6 
16 कनाªटक 3,871.0 2,257.9 4597.8 618.7 5,196.2 1,408.6 1,280.8 49.5 
17 केरल 653.2 231.1 3347.8 1266.3 3,087.8 370.8 2,274.6 418.3 
18 लĥाख 92.5 18.6 52.5 14.2 32.9 15.4 56.9 4.3 
19 एलकेएस 6.9 0.4 8.5 5.5 6.3 2.5 7.2 0.2 
20 मÅ य ÿदेश 9,236.7 6,549.2 15453.0 9289.7 20,025.9 9,240.5 13,507.1 1,696.5 

21 महाराÕů 
6,171.0 5,281.9 

10497.6 3211.9 
10,599.

7 3,527.5 
10,752.1 3,284.7 

22 मिणपरु 530.3 85.2 281.1 63.1 275.1 48.3 870.7 85.4 
23 मेघालय 634.9 259.0 690.2 463.2 713.0 80.7 713.8 42.5 
24 िमजोरम 197.6 66.5 238.3 30.3 187.9 89.8 220.5 29.8 
25 नागाल§ड 373.3 145.4 350.8 32.1 522.8 59.8 386.3 75.7 
26 ओिडशा 5,446.0 3,973.6 4844.1 1328.6 3,889.4 2,154.5 2,958.8 1,301.3 
27 पडुुचेरी 44.7 26.7 259.2 113.1 288.2 33.3 128.4 18.7 
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28 पंजाब 1,330.0 882.7 1351.7 187.6 1,320.0 1,320.0 2,265.3 42.9 
29 राजÖथान 5,365.1 2,473.8 6303.7 2036.4 5,919.4 2,051.3 8,665.1 112.5 
30 िसि³कम 66.7 6.7 85.6 57.1 71.7 56.3 70.1 25.6 
31 तिमलनाडु 826.5 863.4 2309.2 903.7 2,305.2 1,486.2 932.8 760.5 
32 तेलंगाना 2,176.5 1,683.4 3741.5 4819.7 3,687.7 325.5 4,242.6 0.0 
33 िýपरुा 282.4 190.9 894.5 167.4 939.3 766.5 762.3 83.5 

34 उ°र ÿदेश 
21,449.

8 
8,398.6 

20060.2 2213.6 
39,441.

5 
11,311.

1 
16,904.1 864.6 

35 उ°राखंड 547.1 203.8 1866.5 384.2 2,005.5 472.9 1,844.9 348.4 
36 पिĲम बंगाल 5,638.7 8,311.8 3877.8 2470.0 4,081.9 3,034.8 5,656.3 795.0 

 

1. एसपीआईपी अनमुोदन और Óयय राºयŌ/संघ राºय ±ेýŌ Ĭारा ÿÖतुत उपलÊध िव°ीय 
ÿबंधन åरपोटŎ के अनसुार ह§ और अनंितम ह§।  
2. Óयय म¤ केÆþीय åरलीज, तदनłुपी जारी राºय अंश और वषª के आरभं म¤ अÓयियत शेष 
रािश म¤ स ेिकया गया Ó यय शािमल है।  
3. * इसम¤ एमएए, एनडीडी, एएमबी, एनआरसी, िवट ए, आईएमएनसीआई, एफ-
आईएमएनसीआई, आईडीसीएफ, एचबीवाईसी, एचबीएनसी, एनबीएसयू, एनएसएसके, 
एसएनसीयू, केएमसी, एसएएएनएस, पåरवार भागीदारी देखभाल, सीडीआर, बाल-एचडीयू 
आिद जैसे सभी सीएच कायªøमŌ के िलए बजट आवंटन शािमल है।  
4. िवÂ त वषª 2024-25 के दौरान Ó यय म¤ क¤ þीय åरलीज, राº य åरलीज और वषª के शłु म¤ 
अÓ यियत शेष म¤ स ेिकया गया Ó यय शािमल है। आरसीएच आिद के Éलेि³सबल पूल के संबंध 
म¤ Ó यय को, अłणाचल ÿदेश, पीजे (31.08.2024 त क अīतन), के एन, एमजेड 
(31.07.2024 तक अīतन) तथा एमजी (30.06.2024 तक अīतन) को छोड़कर िदनांक 
30.09.2024 तक अīतन िकया गया है।   

 
 

SAKSHAM ANGANWADI AND POSHAN 2.0 IN ODISHA 

3126. SHRIMATI SANGEETA KUMARI SINGH DEO: 

          Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased 

to state: 

(a)  whether the Government has assessed the implementation of the 

Saksham Anganwadi and POSHAN 2.0 scheme in Odisha; 
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(b)  if so, the details of Anganwadi centres upgraded under the scheme and 

the funds utilized thereon in the State; and 

(c)  the measures taken to address malnutrition among children and pregnant 

women in aspirational districts of Odisha? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 
DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

(a) and (b): Anganwadi services, Poshan Abhiyaan and Scheme for Adolescent 

girls (14-18 years in Aspirational Districts and North-East region) have been 

subsumed under the umbrella Mission Saksham Anganwadi and Poshan 2.0 

(Mission Poshan 2.0) during the period of 15th Finance Commission. Mission 

Poshan 2.0 seeks to address the challenge of malnutrition through improved 

nutrition content and delivery. It is a Centrally Sponsored Scheme, where the 

responsibility of implementation lies with the States/UTs. 

This Ministry continuously monitors the implementation of Mission 2.0 

through sustained engagement with the States/UTs through Video Conferences, 

meetings and through online Poshan Tracker system including in the State of 

Odisha. 

Ministry has issued guidelines to all States/UTs on 13.01.2021 to 

streamline several aspects such as quality assurance, roles and responsibilities 

of duty holders, procedure for procurement, integrating AYUSH concepts and 

data management and monitoring through “Poshan Tracker” for transparency, 

efficiency and accountability in the delivery of Supplementary Nutrition. 
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The ‘Poshan Tracker’ application was rolled out by the Ministry on 1st 

March 2021 as a governance tool to strengthen and bring about transparency 

in nutrition delivery support systems. Technology under Poshan Tracker is 

being leveraged for (i) dynamic identification of stunting, wasting, under-weight 

prevalence among children and (ii) last mile tracking of nutrition service 

delivery. The Poshan Tracker enables real time monitoring and tracking of all 

Anganwadi Centres (AWCs), Anganwadi Workers (AWWs) and beneficiaries 

on defined indicators. Beneficiaries are Aadhaar seeded to ensure last mile 

tracking. Poshan Tracker helps Mission Poshan 2.0 in generating data, 

providing feedback to Program Managers and documenting the impact of the 

scheme on nutrition indicators. The Ministry/ States/ Districts are being able to 

make effective timely interventions, based on the data from the tracker; 

continuous evaluation through reputed institutions and the progress of different 

components.   

Under the guidelines, the District Magistrate (DM) has been designated 

as the Nodal Point in the district for monitoring nutritional status of beneficiaries 

and quality standards. A District Nutrition Committee under the chairpersonship 

of DM/Collector with certified nutrition experts as members has been constituted 

to review the progress every month. 

Under Saksham Anganwadi and Poshan 2.0, two lakh selected AWCs (@ 

40,000 AWCs per year) are being strengthened and upgraded for improved 

nutrition delivery for stimulating the creative, social, emotional, cognitive and 



 
 
 
13.12.2024  679 
 

 
 

intellectual development of children under 6 years of age in convergence with 

education development programmes.   

As on date, 1,70,337 Anganwadi Centres (41192 for FY 2022-23, 50916 

for FY 2023- 24 and 78229 for FY 2024-25) have been approved for upgradation 

to Saksham Anganwadis in the States/UTs, out of which, 10432 Anganwadi 

Centres have been approved for upgradation to Saksham Anganwadi in the 

State of Odisha and Rs.62.59 Crores have been allocated to the State for this 

purpose.   

(c): Nutrition goes beyond mere eating of food; it requires proper digestion, 

absorption, and metabolism which are influenced by factors like sanitation, 

education and access to safe drinking water. As malnutrition requires a multi-

sector approach involving dimensions of food, health, water, sanitation and 

education, it is crucial to effectively address the issue of malnutrition. The 

challenges of malnutrition are being addressed under Mission Saksham 

Anganwadi and Poshan 2.0 by establishing cross cutting convergence amongst 

18 Ministries/Departments.  

Under this Mission, a new strategy has been made for reduction in 

malnutrition and for improved health, wellness and immunity through activities 

like community engagement, outreach, behavioral change, and advocacy. It 

focuses on Maternal Nutrition, Infant and Young Child Feeding Norms, treatment 

of Severe Acute Malnutrition (SAM)/ Moderate Acute Malnutrition (MAM) and 

wellness through AYUSH practices to reduce prevalence of wasting, stunting, 

anaemia and being underweight. 
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Supplementary Nutrition is provided to Children (6 months to 6 years), 

pregnant women, lactating mothers and adolescent girls to beat the 

intergenerational cycle of malnutrition by adopting a life cycle approach. 

Supplementary nutrition is provided in accordance with the nutrition norms 

contained in Schedule-II of the National Food Security Act. These norms have 

been revised and upgraded last year. The old norms were largely calorie-

specific; however, the revised norms are more comprehensive and balanced in 

terms of both quantity and quality of supplementary nutrition based on the 

principles of diet diversity that provides quality protein, healthy fats and 

micronutrients. 

Fortified rice is being supplied to AWCs to meet the requirement of micro-

nutrients and to control anaemia among women and children.  

Ministries of Women and Child Development and Health and Family 

Welfare have jointly released the protocol for Community Management of 

Malnutrition (CMAM) to prevent and treat severely acute malnutrition in children 

and for reducing associated morbidity and mortality. 

 
छ°ीसगढ़ म¤ क¤ þीय ÖवाÖÃय योजनाए ं

3127. ®ी संतोष पांडेय: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) छ°ीसगढ़ म¤ क¤ þ सरकार Ĭारा कायाªिÆवत िविभÆन ÖवाÖÃय योजनाओ ंका िजलेवार Êयौरा ³या 

है; 
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(ख) वषª 2023-24 के दौरान उĉ योजनाओ ंके िलए आवंिटत और उपयोग कì गई कुल धनरािश 

िकतनी है; 

(ग) छ°ीसगढ़ म¤ क¤ þीय िनिध स ेÖथािपत िकये जा रहे अÖपतालŌ का िजलेवार Êयौरा ³या है; 

(घ) ³या उĉ अÖपतालŌ के िलए क¤ þ और राºय सरकारŌ के िव°पोषण म¤ आनुपाितक िहÖसेदारी 

का कोई ÿावधान है;और 

(ङ) यिद हां, तो तÂसंबंधी Êयौरा ³या है? 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ 

राºय मýंी (®ीमती अनुिÿया पटेल) : 

(क) और (ख): ÖवाÖÃय और पåरवार कÐयाण मंýालय िविभÆन क¤ þ ÿायोिजत योजनाओ ंऔर 

क¤ þीय ±ेý योजनाओ ंके माÅयम स ेÖवाÖÃय सेवा ±ýे म¤ राºयŌ/संघ राºय ±ेýŌ के ÿयासŌ को पूरक 

बनाता है। इस मंýालय के अंतगªत िविभÆन क¤ þ ÿायोिजत योजनाओ ंको योजनाओ ंके ÿÂयेक घटक 

के िलए अलग-अलग बजट ÿावधान के अनłुप कायाªिÆवत िकया जाता है। इन योजनाओ ंके िलए 

सरकारी खचª ितमाही Óयय योजना के अनसुार सवō°म आउटपटु के िलए िकया जाता है। राºयŌ/ 

संघ राºय ±ेýŌ को उपयोग ÿमाणपý के आधार पर धनरािश जारी कì जाती है। 

छ°ीसगढ़ सिहत राºयŌ/संघ राºय ±ेýŌ के माÅयम स ेकायाªिÆवत िविभÆन ÿमुख केÆþ ÿायोिजत 

योजनाओ/ंकायªøमŌ और केÆþीय ±ेý कì योजनाओ ंका िववरण तथा जारी/उपयोग कì गई िनिधयां 

का िववरण िनÌनानुसार है: 

 राÕůीय ÖवाÖÃय िमशन (एनएचएम) और ÿधानमंýी आयुÕमान भारत ÖवाÖÃय अवसंरचना 

िमशन (पीएम-एबीएचआईएम) का Êयौरा संलµन िववरण -I म¤ िदया गया है।  

 मौजूदा िजला/रेफरल अÖपतालŌ स ेजुड़े नए मेिडकल कॉलेजŌ कì Öथापना और दशे म¤ 

एमबीबीएस सीटŌ को बढ़ाने के िलए मौजूदा राºय सरकार/क¤ þ सरकार के मेिडकल कॉलेजŌ 

का उÆनयन और नए पीजी िवषयŌ को शुł करने और छ°ीसगढ़ सिहत पीजी सीटŌ को 

बढ़ाने के िलए राºय सरकार के मेिडकल कॉलेजŌ को मजबूत करना और उनका उÆनयन 
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करना सलंµन िववरण-II म¤ िदया गया है।  

 निस«ग िश±ा को बढ़ाना और निस«ग सेवाओ ंका िवकास संलµन िववरण -III म¤ िदया गया है।  

 आयÕुमान भारत ÿधानमंýी जन आरोµय योजना (एबी पीएम-जेएवाई) संलµन िववरण -IV म¤ 

िदया गया है।  

 
(ग) स े(ङ.):जन ÖवाÖÃय और अÖपताल राºय का िवषय है और ÖवाÖÃय सेवा ÿणाली को मजबूत 

बनान े कì िजÌमेदारी संबंिधत राºय/संघ राºय सरकारŌ कì है। तथािप, ÖवाÖÃय और पåरवार 

कÐयाण मंýालय, भारत सरकार, राÕůीय ÖवाÖÃय िमशन (एनएचएम) के तहत, कायªøम कायाªÆवयन 

योजनाओ ं(पीआईपी) के łप म¤ ÿाĮ ÿÖताव के आधार पर िजला अÖपताल के Öतर तक ÖवाÖÃय 

सिुवधा क¤ þŌ सिहत जन ÖवाÖÃय सेवा ÿणाली को मजबूत करने के िलए राºयŌ/संघ राºय ±ेýŌ को 

तकनीकì और िव°ीय सहायता ÿदान करता है। भारत सरकार मानदडंŌ और उपलÊध संसाधनŌ के 

अनसुार कायªवाही के åरकॉडª (आरओपी) के łप म¤ ÿÖतावŌ को मंजूरी देती है। अÖपतालŌ कì 

Öथापना सिहत छ°ीसगढ़ को दी गई मंजूरी का िववरण सावªजिनक 

डोमेनhttps://nhm.gov.in/index4.php?lang=1andlevel=0andlinkid=44andlid=57पर 

उपलÊध है।:                       

एनएचएम िव° पोषण प Ħित क¤ þ सरकार और राºयŌ और िवधानमंडल वाले संघ राºय ±ेýŌ 

(िदÐली और पडुुचेरी) के बीच 60:40 का है। जÌमू और कÔमीर, िहमाचल ÿदशे, उ°राखंड और 

िसि³कम सिहत पूवō°र राºयŌ के िलए क¤ þ सरकार और राºयŌ के बीच शेयåरंग पैटनª 90:10 का 

है। िवधानमंडल रिहत संघ राºय ±ेýŌ के िलए, िव° पोषण प Ħित 100% क¤ þीय अंशदान का है। 
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िववरण -I 
 
राÕůीय ÖवाÖÃय िमशन (एनएचएम) और ÿधान मýंी आयुÕमान भारत ÖवाÖÃय अवसरंचना 
िमशन (पीएम-एबीएचआईएम) 
 
िव° वषª 2023-24 के िलए छ°ीसगढ़ राºय के िलए राÕůीय ÖवाÖÃय िमशन (एनएचएम) और 

ÿधानमंýी आयÕुमान भारत ÖवाÖÃय अवसंरचना िमशन (पीएम-एबीएचआईएम) के अंतगªत क¤ þीय 

åरलीज और Óयय का िववरण िनÌनानसुार है: 

(i) उपयुªĉ जारी रािश क¤ þ सरकार के अनदुान स ेसंबंिधत ह§ और इसम¤ शेयर अंशदान शािमल 

नहé है। 

(ii) Óयय म¤ क¤ þीय जारी रािश, राºय जारी रािश और वषª कì शŁुआत म¤ अÓयियत शेष रािश म¤ Óयय 

शािमल है। Óयय राºयŌ/सघं राºय ±ेýŌ Ĭारा ÿÖतुत एफएमआर के अनसुार है। 

 
िववरण -II 

 
 (i) मौजूदा िजला/रेफरल अÖपतालŌ स ेजुड़े नए मेिडकल कॉलेजŌ कì Öथापना 

(ii) देश म¤ एमबीबीएस सीटŌ को बढ़ाने के िलए मौजूदा राºय सरकार/क¤ þ सरकार के मेिडकल 

कॉलेजŌ का उÆनयन और नए पीजी िवषयŌ को शłु करने और पीजी सीटŌ को बढ़ान ेके िलए 

राºय सरकार के मेिडकल कॉलेजŌ को मजबूत करना और उनका उÆनयन करना। 

‘मौजूदा िजला/रेफरल अÖपतालŌ स ेजुड़े नए मेिडकल कॉलेजŌ कì Öथापना’, ऐस ेवंिचत 

±ेýŌ और आकां±ी िजलŌ को ÿाथिमकता दतेे हòए, जहा ँकोई मौजूदा सरकारी या िनजी मेिडकल 

   (करोड़ Łपए म¤ ) 
ø. स.ं योजना जारी कì गई क¤ þीय रािश Óयय 

1 
एनएचएम 

875.80 1,743.79 

2 
पीएम-
एबीएचआईएम 32.23 19.64 
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कॉलेज नहé है। क¤ þ और राºय सरकारŌ के बीच िनिध साझाकरण ÿणाली पूवō°र और िवशेष 

®ेणी के राºयŌ के िलए 90:10 के अनपुात म¤ है, और अÆय के िलए 60:40 है। इस योजना के 

तहत, सभी पåरकिÐपत 157 मेिडकल कॉलेजŌ को मंजूरी दी गई है, िजनम¤ स ेछ°ीसगढ़ म¤ 05 

मेिडकल कॉलेज Öवीकृत िकए गए ह§। िववरण इस ÿकार है: 

(करोड़ Łपए म¤) 

 िजला अनमुोिदत लागत 
क¤ þीय 

अंशदान(60%) 
 

कुल 
िÖथित 

1 राजनंदगांव 189.00 113.40 113.40 
पहले ही 
उĤाटन हो 
चकुा है 

2 सरगजुा 189.00 113.40 113.40 
पहले ही 
उĤाटन हो 
चकुा है 

 378.00 226.80 226.80  
 

ø.स.ं िजला 
अनमुोिदत 

रािश 

क¤ þीय 
अंशदान 
(60%) 

जारी कुल 
रािश 

िÖथित िटÈपणी 

1 
कोरबा 

325 195 90 
कायाªÂमक (ए वाई 
2022-23) 

अÖथायी पåरसर म¤ 
संचािलत। 
डीपीआर को 
अवłĦ कर िदया 
गया है और ट¤डर 
को अंितम łप द े
िदया गया है। इन 
कॉलेजŌ कì 
आधारिशला रखी 
जा सकती है 

2 
महासमुंद 

325 195 90 
कायाªÂमक (ए वाई 
2022-23) 

3 

कांकेर 

325 195 90 

कायाªÂमक (ए वाई 
2021-22) 

कुल 975 585 270   
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दशे म¤ एमबीबीएस सीट¤ बढ़ाने के िलए मौजूदा राºय सरकार/क¤ þ सरकार के मेिडकल 

कॉलेजŌ के उÆनयन के िलए सीएसएस के तहत पूवō°र राºयŌ और िवशेष ®ेणी के राºयŌ के िलए 

क¤ þ और राºय सरकारŌ Ĭारा øमशः 90:10 और अÆय राºयŌ के िलए 60:40 के अनपुात म¤ 

िव°पोषण िकया जाता है, िजसकì अिधकतम सीमा लागत 1.20 करोड़ Łपये ÿित सीट िनधाªåरत 

कì गई है। इस योजना के तहत, 180 करोड़ Łपये कì Öवीकृत लागत स े03 मेिडकल कॉलेजŌ म¤ 

150 यूजी सीट¤ उपलÊध कराई जाएगंी। छ°ीसगढ़ राºय को 27 करोड़ Łपये का क¤ þीय अंशदान 

जारी िकया गया है। िववरण इस ÿकार है: 

(करोड़ Łपए म¤)  
ø.स.ं मेिडकल कॉलेज का नाम बढ़é 

सीट¤ 
अिनमोदत् 

लागत 
क¤ þीय 

अंशदान(60%) 
2022-23 म¤ 
जारी कì गई 

रािश 

जारी 
कुल 
रािश 

1 राजमाता ®ीमती देवेÆþ कुमारी 
िसंहदेव, जीएमसी, अंिबकापुर, 
छ°ीसगढ़ 

50 

60 36 9 9 

2 Öवगêय ®ी लखीराम अúवाल 
मेमोåरयल शासकìय. मेिडकल 
कॉलेज रायगढ़, छ°ीसगढ़ 

50 
60 36 9 9 

3 छ°ीसगढ़ कायªिव²ान सÖं थान 
िबलासपरु 

50 
60 36 9 9 

 
क¤ þ ÿायोिजत योजना (सीएसएस) के तहत ‘राºय सरकार के मेिडकल कॉलेजŌ को सŀुढ़ 

बनान ेऔर नए पीजी िवषयŌ को शłु करने तथा पीजी सीटŌ को बढ़ान ेके िलए’, छ°ीसगढ़ म¤ 32.73 

करोड़ Łपये कì Öवीकृत लागत के साथ 01 मेिडकल कॉलेज म¤ 79 पीजी सीटŌ को मंजूरी दी गई है। 

छ°ीसगढ़ को 22.094 करोड़ Łपये का संपूणª क¤ þीय अंशदान जारी िकया गया है। िववरण इस ÿकार 

है: 
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(करोड़ Łपए म¤) 
ø.स.ं मेिडकल कॉलेज का 

नाम कुल 
लागत 

क¤ þीय 
अंशदान 

Öवीकृत पीजी 
सीटŌ कì 
सं́ या 

जारी िनिधयां 
जारी कुल 

रािश 2011-12 
2017-

18 

1 
प.ं जे.एन.एम. 

मेिडकल कॉलेज, 
रायपरु 

32.73 22.094 79 12.275 9.819 22.094 

 कुल 32.73 22.094 79 12.275 9.819 22.094 
 

िववरण -III 
 
निस«ग िश±ा को बढ़ावा देना तथा निस«ग सेवाओ ंका िवकास 
 
क. केÆþ ÿायोिजत योजना (सीएसएस) “निस«ग िश±ा को बढ़ावा देना - िचिकÂसा महािवīालयŌ के 

साथ 157 निस«ग महािवīालयŌ कì Öथापना” के अÆतगªत छ°ीसगढ़ म¤ राजनांदगांव, सरगजुा, 

कोरबा, महासमुंद तथा कांकेर िजलŌ म¤ 05 निस«ग महािवīालय आवंिटत िकए गए ह§। 

ख. क¤ þीय ±ेý योजना (सीएस) "निस«ग सेवाओ ंका िवकास" के तहत, ÿÂयेक निस«ग Öकूल को निस«ग 

कॉलेज म¤ अपúेड करने और निस«ग अवसरंचना को मजबूत करने के िलए 7.00 करोड़ Łपय ेकì 

िनिधयां जारी कì गई है और राºय सरकार/राºय निस«ग पåरषद/क¤ þ सरकार के सÖंथानŌ/टीएनएआई 

स े30 ÿितभािगयŌ (नसŎ) को िविभÆन निस«ग िवशेष²ता म¤ अपने ²ान और कौशल को अīतन 

करने के िलए 7 िदनŌ कì अविध के िलए ÿित कोसª 2,28,500 Łपये कì िव°ीय सहायता भी ÿदान 

कì गई है। क¤ þीय ±ेý योजना के तहत िव°ीय वषª 2023-24 के िलए छ°ीसगढ़ को कोई िनिधयां 

जारी नहé कì गई है। 

िववरण - IV 
 

आयुÕमान भारत ÿधानमýंी - जन आरोµय योजना (एबी पीएम-जेएवाई) 

आयÕुमान भारत ÿधानमंýी - जन आरोµय योजना (एबी पीएम-जेएवाई) सरकार कì एक 

ÿमुख योजना है जो भारत कì आबादी के आिथªक łप स ेकमजोर 40% वाले 12.37 करोड़ पåरवारŌ 
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के अनłुप लगभग 55 करोड़ लाभािथªयŌ को माÅयिमक और िविशÕ ट पåरचयाª अÖपताल म¤ भतê के 

िलए ÿित पåरवार ÿित वषª 5 लाख Łपय ेका ÖवाÖÃय कवर ÿदान करती है। यह योजना छ°ीसगढ़ 

राºय सिहत 33 राºयŌ/सघं राºय ±ेýŌ म¤ कायाªिÆवत कì जा रही है। 

     एबी पीएम-जेएवाई पूरी तरह स ेमांग आधाåरत है। एनएचए राºयŌ स ेÿाĮ वाÖतिवक मांग के 

आधार पर उÆह¤ योजना कायाªÆवयन के िलए िनिधयां जारी करता है। िनिधयŌ का राºय-वार आबंटन 

नहé िकया जाता है। एनएचए Ĭारा पåरभािषत ÿिøया के अनसुार, राºयŌ को ÿÂयेक नई िनिध जारी 

करने स ेपहले पहले ÿाĮ िनिधयŌ का उपयोग ÿमाण पý ÿÖतुत करना आवÔयक है। 

िव° वषª 2023-24 के िलए एबी पीएम-जेएवाई के तहत छ°ीसगढ़ राºय Ĭारा जारी िनिधयŌ और 

उपयोग कì गई िनिधयŌ का िववरण इस ÿकार है: 

 
  
  
  
 
 
 

 
WITHDRAWAL OF ISRAEL’S FORCES FROM LEBANON 

3128. SHRI S. VENKATESAN: 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) the stance of the Government of India on call by Israel to withdraw UN peace 

keeping forces from Southern Lebanon in view of the worsening conditions along 

the Israel-Lebanon border as per joint statement issued by the United Nations 

Interim Force in Lebanon (UNIFIL) troop contributing countries; and 

छ°ीसगढ़ राºय को सहायता 
अनदुान के łप म¤ जारी कì गई 
िनिध (करोड़ म¤) 

छ°ीसगढ़ राºय Ĭारा उपयोग कì गई 
िनिध (करोड़ म¤) 

195.47 192.08 
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(b) whether India has taken/proposes to take any serious diplomatic efforts to 

ensure withdrawal of Israeli forces from Lebanon and if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

(a) and (b) As a major Troop Contributing Country to United Nations Interim 

Force in Lebanon (UNIFIL), India expressed its concern at the deteriorating 

security situation along the Blue Line and called on all to respect inviolability of 

UN premises and for appropriate measures to ensure the safety of the 

peacekeepers and the sanctity of their mandate. India also aligned with the Joint 

Statement issued by UNIFIL Troop Contributing Countries calling for the same.  

India has always called for de-escalation, restraint and return to the path of 

dialogue and diplomacy. On 27 November 2024, a ceasefire was announced 

between Israel and Lebanon. India welcomed the ceasefire and expressed the 

hope that it will lead to peace and stability in the wider region.  

 
 

PROPOSAL FOR MEDICAL COLLEGES IN BIHAR 

3129.   DR. ALOK KUMAR SUMAN: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether it is a fact that the Government has received number of proposal to 

set up medical colleges in the country including Bihar and if so, the details 

thereof, State/UT-wise; 
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(b) whether it is a fact that the Government has approved to establish medical 

colleges in Gopalganj district of Bihar and if so, the details thereof; 

(c) whether it is a fact that the Government has received any representation from 

Members of Parliament to establish medical college in District Gopalganj in 

Bihar;  

(d) if so, the details thereof along with the action taken by the Government in this 

regard; and  

(e) whether it is a fact that medical college cannot be established in the State 

without the proposal of State Government and if so, the details thereof along 

with the criteria fixed for the establishment of the same? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

 (a) to (e): The Ministry of Health and Family Welfare administers a Centrally 

Sponsored Scheme (CSS) for ‘Establishment of new medical colleges attached 

with existing district/referral hospitals’ with preference to underserved areas and 

aspirational districts, where there is no existing Government or private medical 

college. The fund sharing mechanism between the Centre and State 

Governments is in the ratio of 90:10 for North Eastern and Special Category 

States, and 60:40 for others. Under the Scheme, all the envisaged Government 

medical colleges have been approved in three phases including 08 medical 

colleges in Bihar. The phase wise details of medical colleges approved in the 

country are given in the enclosed Statement. 
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STATEMENT 
State-wise details of 157 Medical Colleges approved under the Centrally 
Sponsored scheme for ‘Establishment of new medical colleges attached 
with existing district/referral hospitals’ 

 
 

S.N
o 

State/UT 
No. of 

college
s 

Districts 

 Phase-I (58) 
 1 A and N Islands 1 Port Blair 
 2 Arunachal 

Pradesh 
1 Naharlagun 

 3 Assam 4 Dhubri, Nagaon, North Lakhimpur, Diphu 
 4 Bihar 3 Purnia, Saran (Chhapara), Samastipur 
 5 Chhattisgarh 2 Rajnandgaon, Sarguja 
 6 Himachal 

Pradesh 
3 Chamba, Hamirpur, Nahan (Sirmour) 

 7 Haryana 1 Bhiwani 
 8 Jharkhand 3 Dumka, Hazaribagh, Palamu (Daltonganj) 
 

9 
Jammu and 
Kashmir 

5 Anantnag, Baramulla, Rajouri, Doda, Kathua 

 
10 

Madhya 
Pradesh 

7 
 

Datia, Khandwa, Ratlam, Shahdol, Vidisha, 
Chindwara, Shivpuri 

 11 Maharashtra 1 Gondia 
 12 Meghalaya 1 West Garo Hills (Tura) 
 13 Mizoram 1 Falkawn 
 14 Nagaland 1 Naga Hospital (Kohima) 
 15 

Odisha 
5 Balasore, Baripada (Mayurbhanj), Bolangir, 

Koraput, Puri 
 16 Punjab 1 SAS Nagar 
 

17 Rajasthan 7 
Barmer, Bharatpur, Bhilwara, Churu, 
Dungarpur, Pali,  Sikar 
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S.N
o 

State/UT 
No. of 

college
s 

Districts 

 
18 Uttar Pradesh 5 

Basti, Faizabad, Firozabad, Shahjahanpur, 
Bahraich 

 19 Uttarakhand 1 Almora 
 

20 West Bengal 5 
Birbhum (Rampur Hat), Cooch Behar, 
Diamond Harbour, Purulia, Raiganj (North 
Dinajpur) 

 Phase –II (24) 
 1 Bihar 5 Sitamarhi, Jhanjharpur, Siwan, Buxar, Jamui 
 2 Jharkhand 2 Koderma, Chaibasa (Singhbhum) 
 3 Madhya 

Pradesh 
1 Satna 

 4 Odisha 1 Jajpur 
 5 Rajasthan 1 Dholpur 
 6 Uttar Pradesh 8 Etah, Hardoi, Pratapgarh, Fatehpur, 

Siddharthnagar (Domariyaganj), Deoria, 
Ghazipur, Mirzapur 

 7 West Bengal 5 Barasat, Uluberia, Arambagh, Jhargram, 
Tamluk 

 8 Sikkim 1 Gangtok 
Phase-III (75) 

1 Andhra Pradesh 3 Piduguralla, Paderu, Machilipatnam 
2 Assam 1 Kokrajhar 
3 Chhattisgarh 3 Korba, Mahasamund, Kanker 
4 Gujarat 5 Narmada, Navsari, Panchmahal, Porbandar, 

Morbi 
5 Jammu and 

Kashmir 
2 

Udhampur, Handwara (Distt. Kupwara) 
6 Karnataka 4 Chikkamagaluru, Haveri, Yadgiri, 

Chikkaballapura 
7 Ladakh 1 Leh 
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S.N
o 

State/UT 
No. of 

college
s 

Districts 

8 Madhya 
Pradesh 

6 Rajgarh, Mandla, Neemuch, Mandsaur, 
Sheopur, Singrauli 

9 Maharashtra 1 Nandurbar 
10 Manipur 1 Churachandpur 
11 Nagaland 1 Mon 
12 Odisha 1 Kalahandi 
13 Punjab 2 Kapurthala, Hoshiarpur 
14 Rajasthan 15 Alwar, Baran, Bansawara, Chittorgarh, 

Jaisalmer, Karauli, 
Nagaur, Shri Ganganagar, Sirohi, Bundi, 
SawaiMadhopur, Tonk, Hanumangarh, 
Jhunjhunu, Dausa 

15 Uttarakhand 3 Rudrapur (Distt. Udham Singh Nagar), 
Pithoragarh, Haridwar 

16 Uttar Pradesh 14 Bijnaur, Kushinagar, Sultanpur, Gonda, 
Lalitpur, LakhimpurKheri, Chandauli, 
Bulandshahar, Sonbhadra, Pilibhit, Auraiya, 
Kanpur Dehat, Kaushambi, Amethi 

17 Tamil Nadu 11 Tiruppur, Nilgiris, Ramanathapuram, 
Namakkal, Dindigul, 
Virudhunagar, Krishnagiri, Tiruvallur, 
Nagapattinam, 
Ariyalur, Kallakurichi 

18 West Bengal 1 Jalpaiguri 
 
 
 
 
 
 
 



 
 
 
13.12.2024  693 
 

 
 

STATE MEDICINAL PLANTS BOARD 
 

3130. DR. T. SUMATHY ALIAS THAMIZHACHI THANGAPANDIAN: 

Will the Minister of AYUSH be pleased to state: 

(a) whether it is a fact that the grant in aid from State Medicinal Plants Board 

is given to Tamil Nadu and Puducherry under the National Medicinal Plants 

board under the Ministry and if so, the details thereof; 

(b) whether the Government has approved any proposal for starting of New 

Siddha Medical College in Tamil Nadu and Puducherry during the last three 

years and if so, the details thereof; and  

(c) the reasons for non-fully functional Ayush hospital in Puducherry and 

Tamil Nadu? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a): No Sir.  However, the National Medicinal Plants Board, Ministry of Ayush 

under its "Central Sector Scheme on Conservation, Development and 

Sustainable Management of Medicinal Plants has approved / released Grant-in-

Aid for various activities to Tamil Nadu and Puducherry State Medicinal Plants 

Boards during the last three years.  The details are given in the enclosed 

Statement -I. 

(b): As per the information of National Commission for Indian System of 

Medicine (NCISM) which is the regulatory body for establishing the new 

Ayurveda, Siddha, Unani and Sowa-Rigpa colleges across the country,04 
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Private and 01 Government new Siddha Medical Colleges established in the 

state of Tamil Nadu during the last three years.  The details are given in the 

enclosed Statement -II.  However, from UT of Puducherry no such proposal 

received in NCISM to establish New Siddha Medical College in last three years. 

(c): Public Health being a State subject, the matter of fully functional Ayush 

hospital in Puducherry and Tamil Nadu comes under the purview of respective 

State / UT Governments.  Further, under the Centrally Sponsored Scheme of 

National Ayush Mission (NAM), as per the proposals received from the State / 

UT Government of Tamil Nadu and Puducherry, Ministry of Ayush has approved 

07 Integrated Ayush Hospitals (02 units in Puducherry and 05 units in Tamil 

Nadu) from the year 2014-15 to 2023-24. Since, implementation of NAM 

Scheme is being done by the State / UT Governments, the functionality of the 

approved Integrated Ayush Hospital comes under their purview.  

 
STATEMENT-I 

The detail of Grant-in-Aid Approved / Released from National Medicinal 
Plants Board, Ministry of Ayush to Tamil Nadu and Puducherry State 
Medicinal Plants Board during the last three Years 

 
S. 
No
. 

Name of State 
Medicinal 
Plants Board 

Activity Grant-in-Aid Approved / 
Released 

(₹ in Lakhs) 
2021-22 2022-23 2023-24 

1. Tamil Nadu 
State Medicinal 
Plants Board 

Nucleus Centre 
Maintenance 
 

34.19 32.00 30.51 
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 Establishment of 
Herbal Garden 
 

- - 15.50 

Information Education 
Communication (IEC) 
 

- 4.30* - 

2. Puducherry 
State Medicinal 
Plants Board 
 

Nucleus Centre 
Maintenance 
 

13.60 - 22.80 

*Grant-in-Aid Approved 
 

STATEMENT-II 
List of Granted Letter of Permission to Open New Medical Siddha colleges 
in State of Tamil Nadu during the last three years 
 

 

S.No 
College 
Id 

 Name of the College State 
Government/Priva
te 

Academic Year 2021-22 
- - - - - 

Academic Year 2022-23 

1 SID0272 

National Institute of Siddha, 
Trichy Hwy, near Government 
Hospital, 
TambaramSanatoruim, 
Chennai, Tamil Nadu - 600047 
 

Tamil 
Nadu 

Government 
(it is a PG Institute, 
got approval to start 

new UG course) 

2  SID0754 

Annai Medical College of 
Siddha and Research Centre, 
Anakudi Road, 
KovilacheriKambakonam, 
Thanjavur-612503, Tamil 
Nadu 

Tamil 
Nadu 

Private 



 
 
 
13.12.2024  696 
 

 
 

3 SID0756 

Sir Issac Newton Siddha 
Medical College,Thandapani 
Pillai and Sons, Educational 
and Charitable Trust, 
Nagapattinam-611 001, 
Tamil Nadu 

Tamil 
Nadu 

Private 

Academic Year 2023-24 

1 SID0755 

SudhaSaseendran Siddha 
Medical College and Hospital, 
5/121B, Mecode, 
Kaliyakkavilai - Post, 
Kanyakumari District, Tamil 
Nadu- 629153 
 

Tamil 
Nadu 

Private 

2 SID0753 

Shri IndraGanesan Institute of 
Medical Science Siddha 
Medical College, Main Road 
NH-45B, Manikandam, 
Triuchirappalli - 620012,  Tamil 
Nadu 
 

Tamil 
Nadu 

Private 

 
 

 
REDUCTION IN OUT-OF-POCKET HEALTH EXPENDITURE 

3131: SHRI VISHNU DAYAL RAM: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether it is true that India’s out-of-pocket health expenditure has been 

reducing; 

(b) if so, the details of out-of-pocket health expenditure during the last three 

years, year-wise and State-wise; and  
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(c) the initiatives taken/being taken by the Government to further reduce this 

expenditure in the coming years? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a) to (c) :As per National Health Accounts Estimates 2021-22, the Out-of-pocket 

expenditure (OOPE) as percentage of Total Health Expenditure (THE) is 39.4%. 

OOPE on health as percentage of THE in the country for the year 2017-18, 2018-

19, 2019-20, 2020-21 and 2021-22 are 48.8%, 48.2%, 47.1%, 44.4% and 39.4% 

respectively and therefore there is declining trend in OOPE as percentage of 

THE. Available State-wise OOPE as percentage of State THE for the last three 

years as per National Health Accounts Estimates for India, is enclosed as 

Statement. 

Ministry of Health and Family Welfare (MoHFW) has taken up with States to 

prioritize allocation to health sector and enhance their health budgets at least 

10% every year. The budget allocation for Department of Health and Family 

Welfare (DoHFW) has increased by 85% from Rs. 47,353 crore in 2017-18 (BE) 

to Rs. 87,657 crore in 2024-25 (BE). Further, the 15th Finance Commission 

provided Rs. 70,051 crore Grants for health through the local Governments. 

       The Central Government has taken several initiatives for supplementing the 

efforts of the State for providing quality and affordable healthcare services to the 

people and reduce the OOPE. Under the National Health Mission, the 

Government has taken many steps towards universal health coverage, by 
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supporting the State Governments in providing accessible and  affordable 

healthcare to people. The National Health Mission provides support for 

improvement in health infrastructure, availability of adequate human resources 

to man health facilities, to improve availability and accessibility to quality health 

care especially for the underserved and marginalized groups in rural areas. 

National Free Drugs Service initiative and Free diagnostic Service has been 

rolled out to ensure availability of essential drugs and diagnostic facilities and 

reduce out of pocket expenditure of the patients visiting public health facilities.  

       In this regard, the Government has launched mission mode projects, 

namely Pradhan Mantri -Ayushman Bharat Health Infrastructure Mission (PM-

ABHIM), Ayushman Aarogya Mandir (erstwhile AB-HWC) and Pradhan Mantri 

Jan Arogya Yojana (PMJAY). 

       PM-ABHIM was launched as a mission to develop the capacities of primary, 

secondary, and tertiary health care systems; strengthen existing national 

institutions and create new institutions to cater to detection and cure of new and 

emerging diseases. PM-ABHIM is a Centrally Sponsored Scheme with some 

Central Sector components with an outlay of Rs 64,180 crore.  

A total of 1,75,418 Ayushman Arogya Mandirs (AAMs) have been established 

and operationalized, till 10thDecember 2024, by transforming existing Sub-

Health Centres (SHC) and Primary Health Centres (PHC) in rural and urban 

areas. The purpose of AAMs is to deliver the expanded range of comprehensive 

primary healthcare services that includes preventive, promotive, curative, 

palliative and rehabilitative services encompassing Reproductive and Child care 
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services, Communicable diseases, Non-communicable diseases and all health 

issues, which are universal, free, and closer to the community         

  Ayushman Bharat - Pradhan Mantri Jan Arogya Yojana (AB-PMJAY)  

provides health cover of Rs. 5 lakh per family per year for secondary and tertiary 

care hospitalization to approximately 55 crore beneficiaries corresponding to 

12.37 crore families, constituting the bottom 40% of India’s population.  The 

Central Government has also recently approved health coverage for all senior 

citizens of the age 70 years and above irrespective of their income under PM 

JAY.   

        Besides, quality generic medicines are made available at affordable prices 

to all under Pradhan Mantri Bhartiya Janaushadhi Pariyojana (PMBJP) in 

collaboration with the State Governments. Affordable Medicines and Reliable 

Implants for Treatment (AMRIT) Pharmacy stores have been set up in some 

hospitals/institutions. 

 
STATEMENT 

State-wise Out of Pocket Expenditure (OOPE) as percentage of State 
Total Health Expenditure 

 
S.No 

 
State 

 
Out of Pocket Expenditure % of State Total 

Health Expenditure 
  2019-20 2020-21 2021-22 

1 Assam 34.9 33.2 27.6 

2 
Andhra 
Pradesh 63.6 58.8 52.0 

3 Bihar 54.3 50.2 41.3 
4 Chhattisgarh 36.7 33.9 29.2 
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5 Gujarat 40.8 40.0 35.0 
6 Haryana 45.5 42.2 37.5 

7 
Jammu and 
Kashmir 46.6 31.8 25.9 

8 Jharkhand 64.7 61.8 47.5 
9 Karnataka 31.8 30.3 25.4 

10 Kerala 67.9 65.7 59.1 

11 
Madhya 
Pradesh 53.0 53.0 43.3 

12 Maharashtra 44.1 42.4 38.1 
13 Odisha 53.4 44.6 37.1 
14 Punjab 64.7 62.3 57.2 
15 Rajasthan 47.4 42.8 37.1 
16 Tamil Nadu 44.2 36.9 34.6 
17 Uttar Pradesh 71.8 70.2 63.7 
18 Uttarakhand 35.8 33.4 26.9 
19 West Bengal 67.1 65.1 58.3 
20 Telangana 41.6 39.8 37.6 

21 
Himachal 
Pradesh 46.0 45.0 39.6 

Source: National Health Accounts (NHA) Estimates for India 
 

सकंट ÿबंधन ÿकोķ कì Öथापना 
3132. ®ी राम ÿसाद चौधरी: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) ³ या सरकार इस िवचार स ेसहमत है िक क¤ þीय औषध मानक िनयंýण संगठन (सीडीएससीओ) 

को उभरतीसावªजिनक ÖवाÖÃय आपात-िÖथितयŌ के िलए नए उपचार और टीकŌ कì खोज म¤ तेजी 

लाने केिलए सरकारी अिधकारी, ÿयोगशालाओ,ं राºय ÿािधकरणŌ और उसके ±ेýीय ÿमुखŌ स े

िमलकर एक संकट ÿबंधन ÿकोķ Öथािपत करना चािहए; 

(ख) यिद हां, तो तÂसंबंधी Êयौरा ³ या है; 
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(ग) सरकार Ĭारा रोग ÿकोप, महामारी और जीका वायरस रोग, इÆÉलूएजंा एच1एन1 महामारी 

औरकोिवड-19 महामारी जैसी िपछली महामाåरयŌ के ąोत को Åयान म¤ रखते हòए ³या कदम उठाए 

गए/उठाए जान ेका ÿÖताव है; और 

(घ) यिद नहé, तो इसके ³ या कारण ह§? 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ 

राºय मýंी (®ीमती अनुिÿया पटेल):  

(क): जी, हां । 

(ख) स े(घ): नए औषिध और नैदािनक परी±ण िनयम, 2019, िजसके तहत टीकŌ को िविनयिमत 

िकया जाता है, म¤ आपदा या र±ा उपयोग के िलए िवकिसत दवाओ,ं अपणूª आवÔयकता, दलुªभ 

बीमाåरयŌ के िलए औफ़ª न űµस आिद  जैसी कुछ िÖथितयŌ म¤ Âवåरत/शीŅ अनमुोदन ÿिøया के 

ÿावधान ह§। 

ÖवाÖÃय राºय का िवषय है। तथािप, ÖवाÖÃय और पåरवार कÐयाण मंýालय राºयŌ/संघ 

राºय ±ेýŌ को रोग ÿकोप, महामारी और सवªÓयापी महामारी के िखलाफ बेहतर तैयारी के िलए उनकì 

±मताओ ंको बढ़ाने के िलए अपिे±त सहायता ÿदान करता है। 

इसके अलावा, अपेि±त सावªजिनक ÖवाÖÃय िनयंýण और रोकथाम उपायŌ को लागू करने 

के िलए ÿिशि±त बहò-िवषयक Âवåरत अनिुøया दल (आरआरटी) के माÅयम स े रोग िनगरानी 

कायªकलापŌ को बढ़ाने के िलए एकìकृत रोग िनगरानी कायªøम (आईडीएसपी) को मजबूत िकया गया 

है। एकìकृत ÖवाÖÃय सूचना Èलेटफ़ॉमª (आईएचआईपी) के तहत आईडीएसपी को सभी ÖतरŌ पर 

सलुभ वाÖतिवक समय डेटा åरपोिट«ग सिहत उÆनत डेटा मॉडिलंग और डेटा िवĴेषणाÂमक उपकरणŌ 

का उपयोग करने का अिधकार िदया गया है। 

ÿयोगशाला सŀुढ़ीकरण के संदभª म¤, आईडीएसपी के तहत, राºयŌ ने िजला और राºय Öतर 

पर ÿयोगशालाओ ं को मजबूत िकया है। साथ ही, भारतीय आयिुवª²ान अनसुंधान पåरषद 

(आईसीएमआर) ने समय पर ÿयोगशाला आधाåरत रोगज़नक़Ō के िनदान के िलए ÿयोगशालाओ ंके 
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राÕůÓयापी नेटवकª  को मजबूत करने के िलए 150 स े अिधक वायरस अनसुंधान और िनदान 

ÿयोगशालाओ ं (वीआरडीएल) का एक नेटवकª  Öथािपत िकया है। इसके अलावा, पणु े म¤ राÕůीय 

िवषाण ु िव²ान सÖंथान (एनआईवी) म¤ शीषª ÿयोगशाला के अलावा, आईसीएमआर न ेÿकोपŌ के 

दौरान, िवशेष łप स ेदरूदराज के ±ेýŌ म¤ आवÔयक ऑन-साइट िनदान सेवाए ंÿदान करने के िलए 

दो मोबाइल बीएसएल-3 ÿयोगशालाए ँ िवकिसत कì ह§। इसके अलावा, मानव, पश,ु पौधे और 

पयाªवरणीय ÖवाÖÃय ±ýेŌ म¤ एकìकृत और समú अनसुंधान और िवकास करने के िलए 

आईसीएमआर Ĭारा नागपरु म¤ नेशनल इंÖटीट्यूट फ़ोर वन हेÐथ (एनआईओएच) कì Öथापना कì 

गई है। 

सावªजिनक ÖवाÖÃय संबधंी आपात िÖथितयŌ के िलए देश को बेहतर ढंग स ेतैयार करने के 

दीघªकािलक लàय के साथ, िकसी भी नई और उभरती हòई बीमाåरयŌ कì पहचान और ÿबंधन करने 

के िलए ÿाथिमक, मÅयम और िविशĶ ÖवाÖÃय दखेभाल सिुवधा क¤ þŌ और सÖंथानŌ कì ±मता 

बढ़ाने के िलए ÿधान मंýी - आयुÕमान भारत ÖवाÖÃय अवसंरचना िमशन (पीएम-एबीएचआईएम) 

शुł िकया गया है। 

 
WATERWAYS IN KARNATAKA 

3133.  SHRI VISHWESHWAR HEGDE KAGERI: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to 

state: 

(a)  whether the Government have any proposals for establishing Waterways 

on the west coast of Karnataka, if so, the details thereof; and 

(b)  the status of its implementation? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS 
(SHRI SARBANANDA SONOWAL): 
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(a) and (b)Karnataka has twelve (12) declared National Waterways (NWs). 

Inland Waterways Authority of India (IWAI), an autonomous organisation under 

Ministry of Ports, Shipping and Waterways has entered into a Memorandum of 

Understanding (MoU) with Department of Tourism, Government of Karnataka 

for the development of River Kabini (NW-51) and River Sharavati (NW-90). 

Tender for carrying out Environmental Impact Assessment and Environmental 

Management plan has been floated for taking up development of floating jetties 

and navigational aids. 

 
IMPLEMENTATION OF AYUSHMAN BHARAT IN PUNJAB 

3134. SHRI AMRINDER SINGH RAJA WARRING: 

      Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of beneficiaries treated under Ayushman Bharat against the 

number of total individuals covered under the scheme during the last five years, 

in the State of Punjab; 

(b) the details of private hospitals where the benefits of Ayushman Bharat are 

availed in the State of Punjab, district-wise; 

(c) whether there has been any study report sponsored by the Government to 

study the effectiveness of the scheme, if so, the details thereof; 

(d) the details of the major issues identified for the successfully implementation 

of the Ayushman Bharat along with the corrective steps taken/proposed to be 

taken by the Government to resolve those issues; and 
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(e) the details of the contribution of the Union and State Government to 

Ayushman Bharat Scheme during the last three financial years indicating the 

ratio and exact amount contributed? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 
OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  
(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a): In the State of Punjab, a total of 45 lakh beneficiary families corresponding 

to 1.97 crore individuals are covered under Ayushman Bharat – Pradhan Mantri 

Jan ArogyaYojana (AB-PMJAY). In the last five years, a total of 19.87 lakh 

hospital admissions worth over Rs. 2,490.35 crore have been authorized under 

the scheme in the state of Punjab. 

(b): District-wise details of private hospitals empaneled under AB-PMJAY in the 

State of Punjabcan be accessed through the following link: 

https://hospitals.pmjay.gov.in/Search/empnlWorkFlow.htm?actionFlag=ViewRe

gisteredHosptlsNew 

(c):A baseline study was commissioned by the Government of India in 2019-

2020 to understand the impact of AB-PMJAY across the States of Bihar, 

Chhattisgarh, Gujarat, Kerala, Meghalaya, Tamil Nadu and Uttar Pradesh 

covering a sample of 72,636 individuals. 

The study observed that AB-PMJAY, since its early implementation 

period, has been instrumental in increasing access to health care and in 

reducing Out Of Pocket Expenditures (OOPE) among beneficiaries who need 

highly specialized care. Qualitative analysis of the study also revealed that 
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beneficiaries are satisfied with the quality of medical services received under 

AB-PMJAY.The study inter-alia recommended strategies to increase awareness 

of the scheme, addressing barriers in accessing healthcare services to ensure 

that beneficiaries receive specialized care timely, replicating experiences from 

other settings like dedicated staff to guide and assist beneficiaries, establishing 

communication and feedback channels to allow beneficiaries to voice their 

concerns.  

(d): Some of the focus areas for effective implementation of the scheme are as 

follows:  

• Beneficiary base expansion 
 
The beneficiary base of the scheme has been continuously progressing 

from 10.74 crore SECC/RSBY families to 12 crore poor and vulnerable 

families in January 2022. States/UTs have been given the flexibility to use 

other databases for verification of beneficiaries against such SECC 

beneficiaries who could not be identified and verified. The beneficiary 

base has been further expanded by including 37 lakh Accredited Social 

Health Activist (ASHAs) / Anganwadi Workers (AWWs) / Anganwadi 

Helpers (AWHs) and their families in February 2024. Additionally, 

approximately 6 crore senior citizens of the age 70 years and above 

(corresponding to approximately 4.5 crore families) have been brought 

under the ambit of the scheme in October 2024. 

• IT system improvisation 



 
 
 
13.12.2024  706 
 

 
 

 
 Beneficiary Identification System (BIS 2.0) allows self / assisted 

verification and eliminates unnecessary intermediaries. 

 Beneficiary verification and card creation have been enabled on 

‘Ayushman’ mobile application equipped with face-authentication 

technology. 

 Transaction Management System (TMS 2.0) has been launched to 

improve in-patient registration, pre-authorization, admission, initial 

diagnosis, follow up, claims management and payments. 

 User Management Portal (UMP)aims to facilitate the users to 

access the various PMJAY applications through the single ID and 

password with a single sign-on facility. 

 National portal, dashboard and analytical solution to monitor the 

status of implementation of AB-PMJAY on Key Performance Indicators 

(KPIs), generate reports, identify trends and further feed data for 

grievance and fraud analysis. 

• Awareness generation 
 
Campaigns like "Aapke Dwar Ayushman" have been undertaken to 

mobilize millions. Beneficiary empowerment efforts include partnerships 

with grassroots workers, initiatives like Ayushman Mitra and the issuance 

of Adhikar and Abhinandan Patras to inform and engage beneficiaries. 
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Awareness campaigns leverage diverse media platforms to disseminate 

information. 

(e) Ayushman Bharat - Pradhan Mantri-Jan ArogyaYojana (AB-PMJAY) is 

completely funded by the Government and the costs are shared between Central 

and State Governments as per the existing policy of the scheme. The ratio of 

Central share to State share in the State of Punjab is 60:40. Central 

Government’s share of Grant-in-Aid is based on the above sharing pattern ratio 

for the actual cost of treatment of the scheme beneficiary families or maximum 

ceiling amount decided by Government of India (presently Rs. 1052 per family 

per year), whichever is less. As of now, any additional expenditure over and 

above the maximum ceiling amount has to be borne by the State Government 

as per the current applicable guidelines. 

The funding of AB-PMJAY is entirely demand driven. Funds are released 

to the States/UTs on the basis of the actual demand received from them. There 

is no State/UT–wise allocation of funds. As per the defined process, States/UTs 

are required to furnish the Utilization Certificate of previously received funds 

prior to every new fund release. 

In the State of Punjab,AB-PMJAY is implemented in convergence with the 

State’s own health assurance scheme. The total number of eligible families 

overall is 45 lakh. Out of these, 16.65 lakh families are supported by both Central 

and State governments. The remaining families are supported under the State 

scheme and the treatment cost for these families is borne by the State 
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government.The details of central share of funds released to the State of Punjab 

under AB-PMJAY for the last three years are given in the enclosed Statement. 

 

STATEMENT 
Details of central share of funds released to the State of Punjab under 

AB-PMJAY since inception of scheme 
(in crore of Rupees) 

Financial Year 
Central share of funds released for AB-PMJAY 

families 

2021-22 80.50 

2022-23 111.38 

2023-24 57.96 

 
 

सखी िनवास योजना 

3135. ®ी राजकुमार रोतः 

³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 

(क) केÆþ ÿायोिजत मांग आधाåरत सखी िनवास योजना के तहत राजÖथान म¤ अब तक िकतने 

कामकाजी हॉÖटल खोले गए ह§; 

(ख)  इनम¤ दी गई सुिवधाओ ंका Êयौरा ³या है; 

(ग)  गत पांच वषŎ म¤ राजÖथान के िलए जारी बजट का Êयौरा ³या है; 

(घ)  ³या कामकाजी मिहलाए ं रोजगार कì तलाश म¤ अपना घर छोड़कर राजÖथान के दि±णी 

आिदवासी बहòल ±ेý डूंगरपरु बांसवाड़ा मु´यालय पर रहती ह§ और यिद हां, तो तÂसंबंधी Êयौरा ³या 

है; 
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(ङ)  ³या सरकार का वतªमान मांग के अनसुार कामकाजी मिहलाओ ंके िलए हॉÖटल खोलने का 

िवचार है; और 

(च)  यिद हां, तो तÂसंबंधी Êयौरा ³या है और यिद नहé, तो इसके ³या कारण ह§? 

मिहला और बाल िवकास मýंालय म¤ राºय मýंी (®ीमती सािवýी ठाकुर): 
  

(क) से (च): िमशन शिĉ के अंतगªत सखी िनवास योजना (कामकाजी मिहला छाýावास) एक मांग 

आधाåरत केÆþ ÿायोिजत योजना है िजसम¤ राºय/संघ राºय ±ेý Öथानीय जłरतŌ के अनसुार अपनी 

आवÔयकता का मूÐयांकन करते ह§ और राºयŌ/संघ राºय ±ेýŌ के साथ िवचार-िवमशª के बाद कायªøम 

अनमुोदन बोडª (पीएबी) Ĭारा उनके ÿÖतावŌ को अनमुोिदत िकया जाता है। इस योजना का उĥेÔय 

कामकाजी मिहलाओ ं और उ¸च िश±ा/ÿिश±ण ÿाĮ करने वाली मिहलाओ ं के िलए सरुि±त और 

सिुवधाजनक Öथान पर आवास कì उपलÊधता को बढ़ावा देना है साथ ही शहरी, अधª-शहरी और यहां 

तक िक úामीण ±ेýŌ म¤ ब¸चŌ के िलए डे केयर सिुवधा भी उपलÊध कराना है, जहां मिहलाओ ंके िलए 

रोजगार के अवसर मौजूद ह§।    

वतªमान म¤, राजÖथान राºय म¤ 15 सखी िनवास िøयाशील ह§। राजÖथान राºय सरकार Ĭारा 

ÿाĮ सूचना के अनुसार वतªमान म¤ डूंगरपरु और बांसवाड़ा मु´यालयŌ म¤ कोई सखी िनवास कायªशील 

नहé है।   

केÆþ सरकार को िपछले पांच िव°ीय वषŎ के दौरान इस योजना के अतंगªत िनिधयां जारी करने 

के िलए राजÖथान राºय सरकार से कोई ÿÖताव ÿाĮ नहé हòआ है। 

 

PROMOTION OF AYUSH SCHEME 
 
3136. SHRI KOTA SRINIVASA POOJARY: 

Will the Minister of AYUSH be pleased to state: 
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(a) whether the Government has any scheme to promote education, research 

and innovation in AYUSH by providing academic activities, training and capacity 

building in the country;  

(b) if so, the details thereof, along with the components of such Scheme along 

with the dates of launch of any such programme; 

(c) whether any such financial assistance is provided to the eligible 

organizations/institutions across the country as per the provision contained in 

the guidelines of this Scheme and if so, the details thereof; and 

(d)  the details of the milestones achieved by this Scheme since its inception 

in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) and (b) The Ministry of Ayush is implementing a Central Sector Scheme 

namely AYURGYAN to promote research and innovation in Ayush through extra 

mural research activities and education by providing academic activities, 

training, capacity building in the country. The scheme is effective from 

08.06.2021.  

The Scheme has three components viz. (i) Capacity Building and 

Continuing Medical Education (CME) in Ayush (ii) Research and Innovation in 

Ayushand (iii) Ayurveda Biology Integrated Health Research (ABIHR). ABHIR 

has been added under the scheme from the year 2023-24 as 3rd component. 
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The detailed guidelines of the scheme are available on the website of Ministry 

of Ayush(https://ngo.ayush.gov.in/ayurgyan). 

Further, as a part of academic activities, training and capacity building in 

the country the following programmes have been conducted by the National 

Commission for Indian System of Medicine, New Delhi. 

• STUDENTSHIP PROGRAM 
 

 SPARK PROGRAM- 
National Commission for Indian System of Medicine (NCISM) in the 

collaboration with CCRAS under Studentship Program for Ayurveda 

research Ken (SPARK), for 100 undergraduate students of Ayurveda 

colleges was launched last year.A studentship of Rs.25000 per month 

for two months is being given.  

 SPUR PROGRAM-  

In Association with Central Council for Research in Unani Medicine 

(CCRUM), NCISM implemented studentship program for Unani 

Research (SPUR) for undergraduate students to promote research 

aptitude.A studentship of Rs.25000 per month for two months is being 

given.  

• PG-STAR PROGRAM- 
In the collaboration of NCISM with Central Council for Research in 

Ayurvedic Sciences (CCRAS) has launched Scheme for Training in 

Ayurveda Research for Post Graduate Scholars (PG-STAR). 
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• Capacity Building Program ‘Educational Planning and Administration- 

National Commission for Indian System of Medicine organised 

Capacity Building Program ‘Educational Planning and Administration’ 

for Principals of Ayurveda, Siddha, Unani, Sowa-Rigpa (ASUS) 

colleges from 10th July 2023 to 26th April 2024 in 20 batches. 

• PG-Guide Orientation Program- 

NCISM in collaboration with Center for Publication Ethics and Center 

for Complementary and Integrative Health (CCIH),has trained 60 

Master Trainers (i.e post graduate teaching faculties of Ayurveda, 

Siddha and Unani Colleges) of Ayurveda, Siddha and Unani 

Systems. 

 
(c) and (d) Under the schemes, financial assistance is provided to the eligible 

organizations/institutions across the country as per the provision contained in 

the scheme guidelines. Further notable milestones achieved by the Ayurgyan 

scheme since inception is as under: 

Capacity Building and CME in Ayush Component: 

Fund to the tune of Rs.2.70 Crore during FY 2021-2022,Rs.6.25 Crore 

during FY 2022-23, Rs.4.50 Crore during FY 2023-24 and Rs.2.99 crore (as 

on 09.12.2024) was released/disbursed to conduct 28,73,49 and 36 training 

programmes respectively for Ayush personnel. 

Research and Innovation in Ayush Component: 
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Fund to the tune of Rs.1.76 crore during FY 2021-2022, Rs.2.82 Crore during 

FY 2022-23, Rs.4.00 Crore during FY 2023-24 and Rs. 2.07 crore during FY 

2024-25 (as on 09.12.2024) was released for 21,25,37 and 16 Research 

Projects respectively. 

Ayurveda Biology Integrated Health Research: 

Fund to the tune of Rs.6.16 crore during FY 2023-2024and Rs. 19.96 crore 

(as on 09.12.2024) was released for 2 and 4 Research Projects respectively. 

 

 CRECHES AND FEEDING CENTERS IN ODISHA 

3137. SHRI SAPTAGIRI SANKAR ULAKA: 

  Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to 

state: 

(a)    whether the Government is aware of Odisha's decision to shut down 

creches and feeding centers under Odisha PVTG Nutritional Implementation 

Programme (OPNIP) from 1st October 2024, and if so, the details thereof; 

(b)      whether an impact assessment has been conducted on the closure of 

these centers in 12 districts, if so, the findings thereof; 

(c)       the details of the specific steps the Government plans to take to mitigate 

the adverse impact of these closures on the nutritional and childcare needs of 

Particularly Vulnerable Tribal Groups (PVTG) women and children; and 
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(d)      whether alternative measures or programmes are being proposed to 

ensure continued support for the nutritional and health needs of PVTG women 

and children, if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 
DEVELOPMENT (SHRIMATI SAVITRI THAKUR):  

(a) to (d):  The Government of India is not implementing any scheme named 

‘Odisha PVTG Nutritional Implementation Programme (OPNIP)’. However, the 

Ministry has launched Palna scheme under the Umbrella Mission Shakti w.e.f. 

1st April, 2022 to provide quality crèche facility in safe and secure environment 

for children (from ages 6 months – 6 years). Under the scheme, nutritional 

support is also provided to facilitate health and cognitive development of children 

and growth monitoring and immunization is also taken up. 

  Anganwadi centres are the world's largest childcare institutions dedicated 

to providing essential care and support to children ensuring delivery of care 

facilities till the last mile. In a first of its kind approach, Ministry has extended the 

services of childcare through Anganwadi cum Crèche (AWCC). This will ensure 

whole day childcare support ensuring their well-being in a safe and secure 

environment. The objective of Palna is to provide quality crèche facility in safe 

and secure environment for children (from ages 6 months – 6 years), nutritional 

support, health and cognitive development of children, growth monitoring and 

immunization. Crèche facilities under Palna are provided to all mothers, 

irrespective of their employment status. Based on the proposals received from 
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States/ UTs, a total of 10,609 AWCCs have been approved by the Ministry, out 

of which 1,000 AWCCs have been approved for the State of Odisha. 

  
FUNDS FOR NATIONAL HEALTH MISSION IN KERALA 

 
3138. SHRI N. K. PREMACHANDRAN: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) whether the Government has initiated any action for releasing the National 

Health Mission (NHM) fund to the State of Kerala with full arrears, if so, the 

details thereof and if not, the reasons therefor; 

(b) whether the Government has issued any guidelines for branding of Centrally 

Sponsored Schemes (CSS), if so, the details thereof; 

(c) the details regarding the aims for branding of NHM; 

(d) whether all the States across the country complied with the branding 

guidelines, if so, the details thereof, State/UT-wise including Kerala; 

(e) whether the Government of Kerala has filed any report regarding the 

difficulties faced by the public due to the delay in release of the said fund; and 

(f) if so, the details thereof along with the action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 
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(a) to (f): Under National Health Mission, technical and financial support is 

provided to the States/UTs for improvement in health infrastructure and 

strengthening healthcare systems. 

All the States/UTs execute a Memorandum of Understanding (MoU) with 

Government of India as per framework of National Health Mission (NHM), which 

mandates compliance by the States of the guidelines issued under NHM as per 

the Clause 10.3 and 10.10. 

State Government of Kerala vide letter dated 26th June 2024, has informed 

that Health and Family Welfare Department of Kerala has issued an order to 

comply with the guidelines of Government of India. 

In pursuance of commitment of compliance, an amount of Rs. 702.63 cr. has 

been released out of allocation of Rs. 913.24 crore for the FY 2024-25 under 

NHM. 

 

PM VISIT TO UKRAINE 

3139. SHRI T. R. BAALU: 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) whether during the first-ever visit of the Indian Prime Minister to Ukraine in 

August 2024, the Prime Minister impressed upon the Ukrainian leader Mr. 

Zelenski to end the ongoing war with Russia; 

(b) if so, the details thereof and the response of the Ukrainian Government 

thereto; and 
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(c) whether the Government of India believe that the Prime Minister’s mediatory 

efforts is likely to stop the war between Russia and Ukraine in the near future 

and if so, the details and the basis thereof? 

 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

(a) to (c) Open and constructive discussions were held during the visit of the 

Prime Minister of India, Shri Narendra Modi, to Ukraine in August 2024, on 

various aspects of the conflict. Prime Minister underlined the need for a peaceful 

and abiding resolution of the conflict through dialogue and diplomacy. He also 

conveyed India’s willingness to contribute in all possible ways to facilitate an 

early return of peace. The Ukrainian side welcomed India’s participation in the 

Summit on Peace in Ukraine held in Switzerland in June 2024. Both sides 

agreed to remain engaged for exchange of views on possibilities related to the 

settlement of the conflict.  

India’s close and friendly ties with the two parties to the conflict and other 

key stakeholders enable meaningful exchange of views and strengthen efforts 

to explore all possible pathways for early restoration of peace. 

 
UNAVAILABILITY OF ESSENTIAL FERTILIZERS DURING SOWING SEASON 

3140:  SUSHRI IQRA CHOUDHARY: 

           Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 
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(a) the steps taken/proposed to be taken by the Government to ensure that 

essential fertilizers are made available in all parts of the country especially in 

regions heavily dependent on agriculture; 

(b)    whether the Government is aware that farmers in Uttar Pradesh are    

facing shortage of fertilizers such as Urea and DAP during the time of crop 

sowing; 

(c) if so, the details thereof; and 

(d) the steps taken/proposed to be taken by the Government to address 

fertilizer shortages in the country especially in the light of supply chain disruptions 

around the world? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a) to (d) Department  of Agriculture and Farmers Welfare (DAandFW) 

assesses the requirement for major fertilizers viz. UREA, DAP, MOP and NPKS 

fertilizers, before each cropping season (viz. Kharif and Rabi) through “Zonal 

Conference for Agricultural Inputs”.  Based on the assessment done by 

DAandFW, Department of Fertilizers allocates adequate quantities of fertilizers 

to States by issuing monthly supply plan and continuously monitors the 

availability position. These supplies are met through indigenous production as 

well as imports. 
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The details of requirement, availability, sales and closing stock of Urea 

and DAP in the state of Uttar Pradesh during ongoing Rabi 2024-25 season 

(From 01.10.2024 to 09.12.2024), is as under:- 

 
<QTY IN LMT> 

 

S. 
NO 

PRODU
CT 
GROUP 

SEASONAL 
REQUIREMEN

T 

PRO- RATA 
REQUIREME

NT TILL 
09.12.2024 

AVAILABILIT
Y TILL 

09.12.2024 

DBT 
SALES 

TILL 
09.12.2024 

CLOSING 
STOCK 

TILL 
09.12.2024 

1 UREA 39.00 14.90 26.50 12.01 14.49 
2 DAP 15.00 11.65 10.60 9.10 1.50 

* Primary Indicator of comfortable availability: Availability > Requirement 
** Secondary Indicator of comfortable availability: Availability > Sales 

 
The details of requirement, availability, sales and closing stock of Urea, 

DAP, MOP and NPK in the country during ongoing Rabi 2024-25 season (From 

01.10.2024 to 09.12.2024), is as under:- 

<QTY IN LMT> 

S.N
O 

PRODUC
T 

GROUP

SEASONAL 
REQUIREMEN

T 

PRO- RATA 
REQUIREMEN

T TILL 
09.12.2024 

AVAILABILI
TY TILL 

09.12.2024 

DBT 
SALES 

TILL 
09.12.202

4 

CLOSING 
STOCK 

TILL 
09.12.202

4 
1 UREA 186.89 89.37 133.97 73.52 60.45 
2 DAP 52.05 36.91 40.47 31.77 8.70 
3 MOP 11.95 6.24 14.22 5.77 8.45 
4 NPKS 77.10 41.09 60.74 37.03 23.71 

* Primary Indicator of comfortable availability: Availability > Requirement 
** Secondary Indicator of comfortable availability: Availability > Sales 
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आयुÕमान भारत-ÿधानमýंी जन आरोµय योजना के अंतगªत लाभाथê 

3141. ®ी बाबू िसहं कुशवाहा: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) ³या आयÕुमान भारत - ÿधानमंýी जन आरोµय योजना (एबी-पीएमजेएवाई) को पूर ेदेश म¤ ÿभावी 

ढंग स ेकायाªिÆवत िकया जा रहा है; 

(ख) यिद हां, तो उĉ योजना के अंतगªत अब तक िकतन ेलाभािथªयŌ को ÖवाÖÃय बीमा लाभ ÿाĮ 

हòआ है; 

(ग) ³ या सरकार न ेउĉ योजना के अंतगªत úामीण और शहरी ±ेýŌ म¤ बीपीएल (गरीबी रेखा स ेनीचे) 

पåरवारŌ कìसूची को अīतन करने के िलए कोई ÿिøया िनधाªåरत कì है; 

(घ) यिद हां, तो तÂसंबंधी Êयौरा ³या है और यिद नहé, तो इसके ³ या कारण ह§; 

(ङ) उĉ योजना के अंतगªत सरकारी/िनजी अÖपतालŌ को सूचीबĦ करन े के िलए ³ या मानदडं 

िनधाªåरत िकएगए ह§; और 

(च) सरकार Ĭारा उĉ योजना को और अिधक ÿभावी बनाने तथा इसके संभािवत दŁुपयोग को 

रोकन ेके िलए ³या कदम उठाए गए ह§/उठाए जाने का िवचार है? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी 
(®ी ÿतापराव गणपतराव जाधव): 

(क) स े(घ): आयÕुमान भारत-ÿधानमंýी जन आरोµय योजना (एबी-पीएमजेएवाई), भारत कì आबादी 

के िनचल े40% िहÖस ेम¤ आन ेवाल ेलगभग 10.74 करोड़ लाभाथê पåरवारŌ को मÅयम और िविशĶ 

पåरचयाª अÖपताल म¤ भतê होन ेके िलए ÿित वषª ÿित पåरवार 5 लाख Łपये का ÖवाÖÃय कवर ÿदान 

करने के उĥेÔय के साथ िदनांक 23.09.2018 को शłु कì गई थी। एबी-पीएमजेएवाई वतªमान म¤ 

पिĲम बंगाल, राÕůीय राजधानी ±ेý िदÐली और ओिडशा को छोड़कर देश भर के 33 राºयŌ/संघ 

राºय ±ेýŌ म¤ लागू है। 
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शुŁआत म¤, एबी-पीएमजेएवाई के तहत 10.74 करोड़ लाभाथê पåरवारŌ को वषª 2011 कì 

सामािजक-आिथªक जाित जनगणना (एसईसीसी) के आधार पर लि±त िकया गया था, िजसम¤ 

पåरवारŌ कì पहचान करने के िलए øमशः úामीण और शहरी ±ेýŌ म¤ चिुनंदा अभाव और Óयावसाियक 

मानदडंŌ का उपयोग िकया गया था। इसके अलावा, जनवरी 2022 म¤, 11.7% कì दशकìय विृĦ दर 

के आधार पर, भारत सरकार न ेलाभाथê आधार को संशोिधत कर 12 करोड़ पåरवार कर िदया और 

राºयŌ/संघ राºय ±ेýŌ को ऐस ेएसईसीसी लाभािथªयŌ म¤ स ेऐसे लाभािथªयŌ के सÂयापन के िलए अÆय 

डेटाबेस का उपयोग करने कì छूट दी गई है, िजनकì पहचान और सÂयापन नहé िकया जा सका। 

आशा, आंगनवाड़ी कायªकताª और आंगनवाड़ी सहाियकाओ ंके 37 लाख पåरवारŌ को भी माचª 2024 

म¤ इस योजना म¤ शािमल िकया गया। इसके अलावा िदनांक 29.10.2024 को भारत सरकार न े70 

वषª और उससे अिधक आय ुके सभी वåरķ नागåरकŌ को िबना उनकì सामािजक-आिथªक िÖथित 

पर िवचार करते हòए, पåरवार के आधार पर ÿित वषª 5 लाख łपए तक का िनःशÐुक उपचार लाभ 

ÿदान करने के िलए योजना का िवÖतार िकया। इसके अितåरĉ, इस योजना को लागू करने वाले 

कई राºयŌ/संघ राºय ±ेýŌ न ेअपने खचª पर लाभाथê आधार का िवÖतार िकया है। 

िदनांक 30.11.2024 तक दशे भर म¤ लगभग 36 करोड़ आयÕुमान काडª बनाए जा चकेु ह§ 

और लाभािथªयŌ को गुणव°ापूणª ÖवाÖÃय पåरचयाª सेवाए ं ÿदान करने के िलए 13,222 िनजी 

अÖपतालŌ सिहत कुल 29,929 अÖपताल इस योजना के अंतगªत सूचीबĦ ह§। इसके अलावा, इस 

योजना के तहत 1.16 लाख करोड़ Łपये के कुल 8.39 करोड़ अÖपताल भितªयŌ को अिधकृत िकया 

गया है। 

(ङ): राºय ÖवाÖÃय एज¤िसयŌ (एसएचए) को आयÕुमान भारत-ÿधानमंýी जन आरोµय योजना (एबी-

पीएमजेएवाई) के तहत अÖपतालŌ को सूचीबĦ करन ेकì िजÌमेदारी सŏपी गई है। इ¸छुक िनजी 

अÖपतालŌ को िनधाªåरत मानदंडŌ को पूरा करने के बाद सूचीबĦ िकया जाता है और व ेिकसी िदए 

गए राºय/ संघ राºय ±ेýŌ के भीतर एसएचए कì आवÔयकता के अधीन होते ह§। राºयŌ/ संघ राºय 
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±ेýŌ को Öथानीय आवÔयकता के आधार पर अÖपताल सूचीबĦ करने के मानदडंŌ को बदलने कì 

भी छूट दी गई है। 

अÖपतालŌ को दो ÿकार के पैनल मानदडंŌ के तहत सूचीबĦ िकया जाता है जो इस ÿकार 

ह§: 

 सामाÆय मानदडं - उन अÖपतालŌ के िलए जो आईसीयू और आपातकालीन सेवाओ ं

सिहत या उसके िबना गैर-िविशĶ सामाÆय िचिकÂसा और शÐय िचिकÂसा पåरचयाª ÿदान 

करते ह§। 

 िवशेष मानदडं (नैदािनक िविशिĶयŌ के िलए) - ÿÂयेक Ö पिेशयिलटी के िलए, मानदडंŌ 

का एक िविशĶ सेट िनधाªåरत िकया जाता है। कोई िवशेष नैदािनक सेवा ÿदान करने के िलए, 

अÖपताल के पास योजना के तहत िवकिसत िवशेष मानदडंŌ म¤ िनधाªåरत आवÔयक िविशĶ 

बुिनयादी ढांचा और मानव संसाधन होना चािहए। 

(च): इस योजना को िकसी भी तरह कì धोखाधड़ी और दŁुपयोग के ÿित शूÆय-सिहÕणतुा के 

ŀिĶकोण पर संचािलत िकया जाता है और इसके कायाªÆवयन के िविभÆन चरणŌ म¤ योजना म¤ होन े

वाली िविभÆन ÿकार कì धोखाधड़ी कì पहचान करन,े पता लगाने और रोकथाम के िलए िविभÆन 

कदम उठाए जाते ह§। राÕůीय ÖवाÖÃय ÿािधकरण (एनएचए) म¤ राÕůीय धोखाधड़ी रोधी इकाई 

(एनएएफयू) कì Öथापना कì गई है और यह धोखाधड़ी और दŁुपयोग स ेसबंंिधत मुĥŌ कì जांच 

करने और उनके िखलाफ संयĉु कारªवाई करने के िलए राºय धोखाधड़ी रोधी इकाइयŌ (एसएएफयू) 

के साथ घिनķ समÆवय म¤ काम करती है। िनलंबन, कारण बताओ नोिटस, चेतावनी पý, अÖपतालŌ 

को पैनल स ेहटाना, ई-काडª को िनिÕøय करना, दोषी अÖपतालŌ पर जुमाªना लगाना और धोखाधड़ी 

करने वाली सÖंथाओ ंके िखलाफ एफआईआर दजª करना जैसी उिचत कारªवाई कì जाती है। 
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KAILASH MANSAROVAR YATRA 

3142. SHRI ABU TAHER KHAN: 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) whether the Holy Kailash Mansarovar Yatra is likely to resume in future which 

was discontinued by the Government due to some unknown reasons since the 

corona pandemic period in 2019; 

(b) if so, the details thereof along with the time by which it is likely to be resumed; 

(c) whether the Indian Government has held any discussion with the Chinese 

Government about the said Yatra; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

(a) to (d) Government of India (GOI) organises the Kailash Manasarovar 

Yatra every year between June and September, through the two official routes 

of Lipulekh Pass (since 1981) in Uttarakhand and Nathu La Pass (since 2015) 

in Sikkim. The Yatra has not taken place since 2020 following the COVID-19 

outbreak and the subsequent non-renewal of Yatra arrangements by the 

Chinese side. 

Government has taken up the issue of resumption of Kailash Manasarovar 

Yatra with Chinese authorities in its diplomatic engagements. Most recently, 

External Affairs Minister Dr. S. Jaishankar met China’s Foreign Minister, Mr. 

Wang Yi on the sidelines of G-20 Summit on 18 November 2024 in Rio de 
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Janerio. The resumption of the Kailash Manasarovar Yatra was discussed in the 

meeting. Government will continue to take up this issue in its contacts with 

Chinese authorities.  

 
 

VIRTUAL COURTS IN ANDHRA PRADESH 

3143. SHRI APPALANAIDU KALISETTI:  

Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) the details of Virtual Courts including their scope and functionalities 

established across the country; 

(b) whether a Virtual Court has been established in Andhra Pradesh and if so, 

the details thereof; 

(c) if not, the steps taken by the Government towards establishing one, along 

with the expected timeline for establishment; 

(d) whether the Government has plans to expand the scope of Virtual Courts 

beyond handling traffic challans and if so, the details thereof; and 

(e) the steps taken by the Government to encourage High Courts to establish 

Virtual Benches, with a particular focus on initiatives for Andhra Pradesh? 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; 

AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI ARJUN RAM MEGHWAL): 

(a) : Virtual Court is aimed at eliminating the physical presence of litigant or 

lawyer in the court and for adjudication of cases on a virtual platform. This 

concept has been evolved in order to efficiently utilize court resources and to 
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provide the litigants with an effective avenue to settle petty disputes while 

adhering to all the judicial processes. Virtual Court can be administered by a 

Judge over a virtual electronic platform whose jurisdiction may extend to the 

entire State and function 24x7. Neither litigant nor Judge would have to 

physically visit a court for effective adjudication and resolution. Communication 

would only be in electronic form and sentencing / payment of fine or 

compensation would also be accomplished online. These courts may be used 

for disposal of cases where there may be proactive admission of guilt by the 

accused or proactive compliance by the defendant on receipt of the summons 

and electronic form as in the cases of traffic violations. Such matters are 

generally treated as disposed of after the payment of the due fine etc.  

As on 31.10.2024, 27 Virtual Courts in 21 States / UTs viz. Delhi (2), 

Haryana, Chandigarh, Gujarat (2), Tamil Nadu, Karnataka, Kerala (2), 

Maharashtra , Assam, Chhattisgarh, Jammu and Kashmir (2), Uttar Pradesh, 

Odisha, Meghalaya, Himachal Pradesh, Uttarakhand (2), Madhya Pradesh, 

Tripura, West Bengal, Rajasthan and Manipur (2), have been operationalized to 

handle traffic challan cases. More than 6 crore cases have been handled by 

these virtual courts and an online fine of more than Rs. 649.81 crore has been 

realized till 31.10.2024. 

(b) and (c): No. At present, there is no Virtual Court functioning in the state of 

Andhra Pradesh. The establishment of Virtual Courts is an administrative matter 

which falls within the purview and domain of the judiciary and respective State 

Governments.   
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(d) : Under phase-III of the eCourts Project, there is a component for 

establishment and expansion of scope of Virtual Courts beyond traffic challan 

cases. An outlay of Rs. 413.08 crore has been earmarked for this purpose. 

(e): The establishment of Virtual Bench is an administrative matter which falls 

within the purview and domain of the respective State Governments and the 

concerned High Court.  

 
िविध आयोग कì िसफ़ाåरश¤ 

3144. ®ीमती ÿितभा सरुशे धानोरकर : 

³या िविध और Æयाय मंýी यह बताने कì कृपा कर¤गे िक : 

(क) ³या Æयायमूितª पी.वी. रेड्डी कì अÅय±ता वाले िविध आयोग ने सवō¸च Æयायालय म¤ कंपिनयŌ 

Ĭारा कोई िविधक मुकदमा लड़ने हेतु Æयायालय शÐुक म¤ उÐलेखनीय विृĦ करने के िलए सरकार 

को कोई िसफाåरश कì है ; 

(ख) यिद हां, तो कंपिनयŌ के िलए Æयायालय शÐुक के संबंध म¤ िविध आयोग Ĭारा कì गई िसफाåरशŌ 

का Êयौरा ³या है ; 

(ग) ³या सरकार ने िविध आयोग Ĭारा कì गई िसफाåरशŌ के अनसुार कोई कारªवाई करने का िनणªय 

िलया है ; और 

(घ) यिद हां, तो तÂसंबंधी Êयौरा ³या है ? 

िविध और Æ याय मýंालय के राºय मýंी; तथा संसदीय कायª मýंालय म¤ राºय मýंी 
(®ी अजुªन राम मेघवाल): 

(क) और (ख) : भारत के िविध आयोग न ेउ¸चतम Æयायालय म¤ Æयायालय फìस और कारपोरेट 

िवधान पर अपनी 236वé åरपोटª  (2010) म¤, अÆय बातŌ के साथ-साथ, िनÌनिलिखत िसफाåरशŌ कì 

है: 
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‘’अत: आयोग का यह मत है िक समय के काफì अंतराल और आज कल कì आिथªक वाÖतिवकताओ ं

को Åयान म¤ रखते हòए, उ¸चतम Æयायलय म¤ फाइल कì जाने वाली अपीलŌ (िसिवल) कì बाबत लागू 

Æयायालय फìस के वतªमान िनयमŌ पर पनु:िवचार करने कì काफì वाछनीयता है । जहा ं20,000/- 

Ł. से अिधक पर आधा ÿितशत बना रह सकता (या इसे एक ÿितशत तक बढ़ाया जा सकता है), 

वहé अिधकतम Æयायालय फìस को कम से कम 1 लाख łपए तक बढ़ाना यूिĉसंगत होगा। अथाªत् 

उ¸चतम Æयायालय िनयम के भाग 2 के øम सं. 2 के परंतुक के खंड (1) म¤ आने वाले 2000/- Ł. 

अंकŌ के Öथान पर 1 लाख Łपए (या अिधक) रखे जाने कì आवÔयकता है। यह मु´यत: हमारा 

सझुाव है और हम यह कहना चाहते ह§ िक आयोग ने ठीक-ठीक माýा अवधाåरत करने के िलए कोई 

िविनिदªĶ परी±ण नहé िकया है ³यŌिक आयोग यह महसूस करता है िक उ¸चतम Æयायालय सिमित 

उन ÊयौरŌ पर समुिचत łप से िवचार करेगी । इसके अितåरĉ 250/- Ł. कì फìस जो Æयूनतम संदेय 

है और साथ मूÐयांकन न करने योµय अपीलŌ म¤ िविनिदªĶ 250/-Ł. कì फìस को उपयुĉ łप स े

बढाया जाना चािहए िवशेष इजाज़त यािचकाओ ंके िलए फìस बढ़ाने का भी पूरा औिचÂय है जो इस 

समय 250/- Ł. कì छोटी रकम है । िवशĦु पåरणाम यह होगा िक कर/फìस मांगŌ के ÿित कारपोरेट 

और अÆय कारबार स°ओ ¤ और अÆय राजकोषीय दाियÂवŌ और मÅयÖथम पचंाटŌ Ĭारा फाइल कì 

गई अिधकांश अपील¤ विधªत Æयायालय फìस कì परीिध के भीतर आएगंी । इसके साथ-साथ ऐसी 

अपीलŌ कì बाबत जो िसिवल मामलŌ म¤ उ¸च Æयायलय के िनणªयŌ से उĩूत होती ह§, जहां Æयायालय 

फìस िवचारण ्ÿøम और अपीली ÿøम दोनŌ पर मूÐयनसुार आधार पर पहले से ही संद° फìस गई 

होती है (यथाविधªत) केवल िनयत Æयायालय फìस ÿभाåरत करना िववेकपूणª और यिुĉसगंत होगा । 

हम यह भी उÐलेख करते ह§ िक Óयिĉगत किठनाई कì दशा म¤ संबंĦ अपीलाथê सदैव Æयायालय 

फìस कì छूट के िलए उ¸चतम Æयायालय म¤ आवेदन कर सकता है।  

 आयोग समú पहलओु ंपर िवचार करते हòए मूÐयानुसार फìस और साथ ही िनयत Æयायालय 

फìस के सबंंध म¤ उ¸चतम Æयायालय िनयमŌ म¤ िविहत अिधकतम सीमा कì वृिĦ के िलए अपने 

Óयापक सझुाव लेखृबĦ िकए ह§। काफì समय अंतराल और भारी पण के ऐसे मामले, जो िव°ीय और 
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अÆय िवशेष अिधिनयिमितयŌ के अधीन उĩूत होने वाले उ¸चतम Æयायालय के सम± आते ह§, को 

Åयान म¤ रखते हòए, िवīमान Æयायालय फìस के उपयुĉ उ¶वाª पनुåर±ण के िलए उ¸चतम Æयायालय 

से आúह करना उिचत और समीचीन होगा । उ¸चतम Æयायालय, सभंवत: ÆयायाधीशŌ कì एक 

सिमती गिठत कर सकेगा और यिद आवÔयक हो, उ¸चतम Æयायालय िविध² संगम से परामशª कर 

सकेगा। ³यŌिक Æयायालय फìस के संबंध म¤ उ¸चतम Æयायालय Ĭारा िवरिचत िनयम अधª शताबदी 

से अिधक समय से ÿवृ°ृ है, इसिलए, ÿथमत: Æयायलय फìस को बढ़ाने का िविनĲय उ¸चतम 

Æयायालय पर छोड़ना उिचत होगा। यह वांछनीय और उिचत है िक संसद ्Öवय ंिवधान के माÅयम स े

उ¸चतम Æयायालय िनयम का अितøमण करने और फìस मापमान िविहत करने के िलए सीधी 

कारªवाई न कर।े आयोग कì यह राय है िक संसदीय Öथाई सिमित और िविध आयोग के अनंितम मतŌ 

को उपदिशªत करते हòए तीसरे अनसुूची के भाग 2 और ऐसी अÆय मदŌ कì बाबत अिधकतम और 

साथ ही िनयत Æयायालय फìस जैसा Æयायलय उिचत समझे, के उÅवाª पुनरी±ण का सझुाव देते हòए, 

उ¸चतम Æयायालय से आúह करना उिचत होगा  

(ग) और (घ) : आयोग कì åरपोटª माचª, 2011 म¤ उ¸चतम Æयायालय को भेजी गई थी, िजसने 6 

फरवरी, 2023 को हòई पूणª Æयायालय बैठक म¤ उ¸चतम Æयायालय िनयम, 2013 का अनमुोनदन 

करने का िविनĲय िकया । तħसार, उ¸चतम नयायालय िनयम 2013 भारत के संिवधान के अनु¸छेद 

145 के अधीन तारीख् 27.05.2014 को अिधसूिचत िकए गए थे, िजनके अंतगªत, अÆय बातŌ के 

साथ-साथ, तीसरी अनुसूची (Æयायालय फìस कì सारणी) के भाग 2 का पनुरी±ण भी है। 

 
PRADHAN MANTRI MATRU VANDANA YOJANA 

 3145.   SHRI SASIKANTH SENTHIL: 

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to 

state: 
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(a)       whether the Government is in the process of reconsidering the criterion 

of minimum age, taking into account that women facing early pregnancy are at 

greater risk and should not be penalized, if so, the details thereof; 

(b)       whether the Government is aware that Pradhan Mantri Matru Vandana 

Yojana (PMMVY) requires the husband’s Aadhaar for registration, if so, the 

details thereof; and 

(c)       whether software has been updated to remove this requirement, if so, the 

details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD     
DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

(a) Under Pradhan Mantri Matru Vandana Yojana (PMMVY), maternity benefits 

are provided to eligible women aged between 18 years 7 months and 55 years. 

No proposal to revise the age criterion under PMMVY is under consideration of 

the Ministry of Women and Child Development. 

(b) and (c) With the introduction of Umbrella Mission Shakti, of which PMMVY is 

a component, husband’s Aadhaar is not mandatory for receiving maternity 

benefits under PMMVY. The Pradhan Mantri Matru Vandana Yojana Software 

(PMMVYSoft) has been developed accordingly. 

COUNSELLING FOR GIRLS 

 3146.  SHRI ADITYA YADAV:  

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to

 state: 
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(a)  whether the Government has taken any necessary steps to introduce 

career counselling for girls at an early age to guide them about careers, if so, 

the details thereof; 

(b)  whether girls have been enabled with skills that give them confidence to 

navigate and make informal decisions and provide young women with role 

models on careers to aid the process of exploration and discovery; and  

(c)  if so, the details thereof and if not, the reasons therefor?  

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 

DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

(a) to (c): The Ministry of Labour and Employment (MoLE) implements the 

National Career Service Project (NCSP) to provide a variety of career related 

services in the country like job matching, career counselling, vocational 

guidance, information on skill development courses etc. There is a network of 

career counsellors on the National Career Service (NCS) Portal for providing the 

quality counselling services to the job seekers/candidates registered on the 

portal. Further, career counselling and vocational guidance is also provided 

through Model Career Centres that have been established in various District 

Employment Exchanges and institutions under the National Career Service 

Project.  

Department of School Education and Literacy (DoSEL), Ministry of 

Education is implementing the scheme of Samagra Shiksha, effective from 

2018-19, for universalization of quality education throughout the country in 

coordination with the States and UTs. It is an overarching programme for the 
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school education sector extending from pre-school to class XII and aims to 

ensure inclusive and equitable quality education at all levels of school education. 

Samagra Shiksha aims at integrating Vocational Education with general 

academic education in all Secondary/Senior Secondary schools; enhancing the 

Employability and Entrepreneurial abilities of the students, providing exposure 

to work environment; and generating awareness amongst students about 

various career options so as to enable them to make a choice in accordance 

with their aptitude, competence and aspirations.  

The Ministry of Micro, Small and Medium Enterprises (MSME) also have 

schemes for capacity building through training programmes in the areas of 

entrepreneurship development, management development, market 

development, skill development etc. They are provided through the 

Entrepreneurship and Skill Development programmes. During the last three 

years, around 3 lakh women were provided trainings through Khadi and Village 

Industries Commission (KVIC) training centres, Tool Rooms, Technology/ 

Extension centres situated across the country. Further, the Central Government 

provides skill and vocational training to the women and girls under the Pradhan 

Mantri Kaushal Vikas Yojna (PMKVY). The Government also implements the 

Pradhan Mantri Gramin Digital Saksharta Abhiyan (PMGDISHA) to provide 

digital literacy to rural populations. These schemes have helped women and girls 

gaining necessary skills required for jobs and entrepreneurship.  
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The Prime Minister’s Internship Scheme (PMIS) announced in the Budget 

2024-25, aims to provide internship opportunities to one crore youth in top 500 

companies in five years. As an initiation to this Scheme, a Pilot Project of the 

Scheme targeted at providing 1.25 lakh internship opportunities has been 

launched on 03.10.2024 for the Financial Year 2024-25. The Scheme is 

implemented through an online portal accessible at 

https://pminternship.mca.gov.in. PM Internship Scheme provides an opportunity 

to the interns to get training, gain experience and skills within the real-life 

environment of the businesses or organizations that help in bridging the gap 

between academic learning and industry requirements, in turn, assisting 

enhancement of her/his employability. In addition, various States/ UTs are 

providing vocational training for women and girls. Under the umbrella scheme of 

“Mission Shakti”, which is for safety, security and empowerment of women, the 

component of SANKALP: HEW under ‘Samarthya’ sub-scheme, serves as a 

vehicle to bridge the information and knowledge gap regarding schemes and 

facilities available for women and girls. 

 

िविभÆन ÆयायालयŌ म¤ लंिबत मामले 

3147. ®ी रमाशंकर राजभर : 

³या िविध और Æयाय मंýी यह बताने कì कृपा कर¤गे िक : 

(क) ³या देश के िविभÆन ÆयायालयŌ म¤ लिंबत मामलŌ के िनपटार े के िलए ÆयायालयŌ तथा 

ÆयायाधीशŌ कì सं´या पयाªĮ है ; 
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(ख) यिद नहé, तो तÂसंबंधी राºयवार/संघ राºय±ýेवार Êयौरा ³या है तथा इन ÆयायालयŌ कì 

Öथापना म¤ ³या ÿगित  हòई है ; 

(ग) ³या सरकार को इस संबंध म¤ राºयŌ तथा सामािजक संगठनŌ से कोई सुझाव ÿाĮ हòआ है ; और 

(घ) यिद हां, तो तÂसंबंधी Êयौरा ³या है तथा सरकार Ĭारा इस संबंध म¤ ³या कारªवाई कì गई है ? 

 
िविध और Æ याय मýंालय के राºय मýंी; तथा ससंदीय कायª मýंालय म¤ राºय मýंी  

(®ी अजुªन राम मेघवाल): 

(क) और (ख) : ÆयायालयŌ म¤ मामलŌ का िनपटान कई कारकŌ पर िनभªर करता है, िजसम¤ अÆय 

बातŌ के साथ-साथ भौितक अवसंरचना और सहायक Æयायालय कमªचाåरयŌ कì उपलÊधता, 

सिÌमिलत तÃयŌ कì जिटलता, साàय कì ÿकृित, पणधाåरयŌ जैसे बार, अनसुंधान एज¤िसयŌ, 

गवाहŌ और वािदयŌ का सहयोग और िनयमŌ और ÿिøयाओ ंका उिचत अनुÿयोग सिÌमिलत ह§। 

मामलŌ के िनपटान म¤ देरी के िलए उ°रदायी अÆय कारकŌ म¤ िविभÆन ÿकार के मामलŌ के िनपटान 

के िलए संबंिधत ÆयायालयŌ Ĭारा िविहत समय-सीमा का अभाव, बार-बार Öथगन और सनुवाई 

के िलए मामलŌ कì िनगरानी, ůैक और समूहीकरण के िलए पयाªĮ ÓयवÖथा का अभाव सिÌमिलत 

है। िजला और अधीनÖथ Öतर पर अिधक ÆयायालयŌ कì Öथापना करना,  संबंिधत उ¸च 

ÆयायालयŌ और संबंिधत राºय सरकारŌ के अिधकार ±ेý म¤ है। 

उ¸च Æयायालय के मामले म¤, Æयायपीठ¤ जसवंत िसहं आयोग Ĭारा कì गई िसफाåरशŌ और 

डÊÐयूपी(सी) सं´या 379/2000 म¤ उ¸चतम Æयायालय Ĭारा सुनाए गए िनणªय के अनसुार और राºय 

सरकार के ÿÖताव पर उिचत िवचार के पĲात् Öथािपत कì जाती ह§ । उ¸चतम Æयायालय के मामले 

म¤, भारत के संिवधान के अनु¸छेद 130 म¤ यह उपबंध है िक उ¸चतम Æयायालय, िदÐली म¤ या ऐसे 

अÆय Öथान या ÖथानŌ म¤ अिधिवĶ होगा, िजÆह¤ भारत का मु´य Æयायामूितª, राÕůपित के अनुमोदन 

से समय-समय पर िनयत कर¤। µयारहव¤ िविध आयोग ने 1988 म¤ ÿÖतुत “उ¸चतम Æयायालय - एक 

नयी ŀिĶ” शीषª वाली अपनी 125वé åरपोटª  म¤ उ¸चतम Æयायालय को दो भागŌ म¤ िवभािजत अथाªत् 
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(i) िदÐली म¤ संवैधािनक Æयायालय और (ii) उ°र, दि±ण, पूवª, पिĲम और मÅय भारत म¤ अपील 

Æयायालय या संघीय Æयायालय कì Æयायपीठ, करने के िलए दसव¤ िविध आयोग Ĭारा अपनी 95वé 

åरपोटª  म¤ कì गई िसफाåरशŌ, को दोहराया था । अठारहव¤ िविध आयोग ने अपनी 229वé åरपोटª  म¤ यह 

भी सझुाव िदया था िक िदÐली म¤ एक संवैधािनक पीठ Öथािपत कì जाए और उ°री ±ेý म¤ िदÐली, 

दि±णी ±ेý म¤ चÆेनई/हैदराबाद, पूवê ±ेý म¤ कोलकाता और पिĲमी ±ेý म¤ मुंबई म¤ चार कैसेशन 

Æयायपीठ Öथािपत कì जाए।ं यह मामला भारत के मु´य Æयायामूितª को िनिदªĶ िकया गया, िजÆहŌने 

बताया िक 18 फरवरी, 2010 को आयोिजत अपनी पूणª Æयायालय बैठक म¤ मामले पर िवचार करने 

के पĲात्, िदÐली के बाहर उ¸चतम Æयायालय कì ÆयायपीठŌ कì Öथापना का कोई औिचÂय नहé 

पाया। राÕůीय अपील Æयायालय कì Öथापना पर åरट यािचका डÊÐयूपी(सी) सं´या 36/2016 म¤, 

उ¸चतम Æयायालय न े अपने तारीख 13.07.2016 के िनणªय के माÅयम से उपयुªĉ मुĥे को 

आिधकाåरक घोषणा के िलए सवंैधािनक Æयायपीठ को संदिभªत करना उिचत समझा। मामला उ¸चतम 

Æयायालय म¤ िवचाराधीन है। 

राºय सरकारŌ और संबंिधत उ¸च ÆयायालयŌ Ĭारा िजला और अधीनÖथ ÆयायालयŌ म¤ 

Æयाियक अिधकाåरयŌ कì Öवीकृत पद सं´या को 2014 म¤ 19,518 से बढ़कर 09.12.2024 तक 

25,741 कर दी गई है। संबंिधत राºय सरकारŌ, संबंिधत उ¸च ÆयायालयŌ और भारत के मु´य 

Æयायमूितª के अनमुोदन से 01.05.2014 से 09.12.2024 तक कì अविध के दौरान, क¤ þीय सरकार 

ने उ¸च ÆयायालयŌ के ÆयायाधीशŌ कì पद सं́ या को 906 से बढ़ाकर 1122 कर िदया है, अथाªत् 

216 पद। उ¸चतम Æयायालय (ÆयायाधीशŌ कì सं´या) संशोधन अिधिनयम, 2019, 09.08.2019 

से ÿवृत हòआ, िजसके Ĭारा उ¸चतम Æयायालय (ÆयायाधीशŌ कì सं´या) अिधिनयम, 1956 म¤ 

संशोधन करके भारत के उ¸चतम Æयायालय कì Öवीकृत सं́ या को 30 से बढ़ाकर 33 (सीजेआई को 

छोड़कर) कर िदया गया । 

(ग) और (घ): मई 2014 से, आंň ÿदशे राºय के िलए एक पृथक उ¸च Æयायालय का गठन िकया 

गया है और संबंिधत राºय सरकारŌ और संबंिधत उ¸च ÆयायालयŌ के ÿÖताव पर जलपाईगड़ुी म¤ 
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कलक°ा उ¸च Æयायालय कì एक सिकª ट ब¤च Öथािपत कì गई है। इसके अितåरĉ, सरकार ने 

Æयायपािलका Ĭारा लंिबत मामलŌ के तेजी स ेिनपटान के िलए एक पाåरिÖथितकì तंý ÿदान करने के 

इस उĥेÔय से कई पहल कì ह§ : 

i.  Æ याय पåरदान और िविधक सुधारŌ के िलए राÕ ůीय िमशन, संरचनाÂ मक पåरवतªनŌ के 

माÅ यमŌ से लंिबत और बकाया मामलŌ म¤ कमी करके और उÂ तरदाियÂ व म¤ अिभवृिĦ करके 

तथा पालन मानक और ±मताओ ंकì Ö थापना करके पहòंच म¤ अिभविृĦ करने के दोहर े

उĥेÔ यŌ से अगÖ त, 2011 म¤ Ö थािपत िकया गया था । िमशन, Æयाियक ÿशासन म¤ बकाया 

और लंबन को चरणवार कम करने के िलए एक समिÆवत पहòंच अपना रहा है, िजसम¤, अÆय 

बातŌ के साथ-साथ, कÌÈयूटरीकरण, अधीनÖथ Æयायपािलका कì सं́ या म¤ विृĦ, 

अÂयिधक मुकदमेबाजी वाले ±ेýŌ म¤ नीितगत और िवधायी उपाय, मामलŌ के Âवåरत 

िनपटारे के िलए Æयायालय ÿिøया का पुनः ÿबंधन तथा मानव संसाधन के िवकास पर बल 

देते हòए, ÆयायालयŌ के िलए बेहतर अवसंरचना भी है । 

ii.  Æ याियक अवसंरचनाÂ मक के िलए क¤ þीकृत ÿायोिजत Ö कìम के अधीन, राºयŌ/संघ 

राºय±ेýŌ को, Æयायालय हालŌ,  Æयाियक अिधकाåरयŌ के िलए आवासीय ³वाटªरŌ, 

अिधवĉाओ ंके हॉल, शौचालय पåरसर और िडिजटल कंÈयूटर क±Ō के सिÆनमाªण के िलए 

िनिधयां जारी कì जा रही ह§, िजससे अिधवĉाओ ंऔर वादकाåरयŌ का जीवन आसान हो 

जाएगा, िजससे Æयाय के पåरदान म¤ सहायता होगी । 1993-94 म¤ Æयायपािलका के 

अवसंरचनाÂ मक सुिवधाओ ंके िवकास के िलए क¤ þीयकृत ÿायोिजत Öकìम (सीएसएस) के 

ÿारभं से आज तक, 11571.57 करोड़ Łपय ेजारी िकए गए ह§ । इस Öकìम के अधीन 

Æयायालय हालŌ कì सं́ या 30.06.2014 को 15,818 से बढ़कर 31.10.2024 को 

23,590 हो गई है, और आवासीय इकाइयŌ कì सं´या 30.06.2014 को 10,2011 स े

बढ़कर 31.10.2024 को 21,076 हो गई है ।  
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iii.  इसके अितåरĉ, ई-Æयायालय िमशन मोड पåरयोजना के चरण I और 2 के अधीन, िजला 

और अधीनÖथ ÆयायालयŌ कì आईटी समथªता के िलए सूचना और संचार ÿौīोिगकì 

(आईसीटी) का लाभ उठाया गया था । 2023 तक 18,735 िजला और अधीनÖथ 

Æयायालय कÌÈयूटरीकृत हो गए ह§ । 99.5% Æयायालय पåरसरŌ म¤ वॉन कनेि³टिवटी ÿदान 

कì गई  है । 3,240 Æयायालय पåरसरŌ और 1,272 तÂÖथानी जेलŌ के बीच वीिडयो 

कॉÆĀ¤ िसंग सुिवधा समथª बनाई गई है । 30.09.2024 तक, िजला ÆयायालयŌ म¤ 1375 ई-

सेवा क¤ þ और उ¸च ÆयायालयŌ म¤ 28 ई-सेवा क¤ þŌ को वकìलŌ और वािदयŌ को नागåरक 

क¤ िþत सेवाए ंÿदान करके िडिजटल िवभाजन को पाटने के िलए कायाªÂमक बनाया गया है। 

21 राºयŌ/संघ राºय±ेýŌ म¤ 28 वचुªअल Æयायालय Öथािपत िकए गए ह§ । तारीख 

30.09.2024 तक, इन ÆयायालयŌ ने 5.82 करोड़ से अिधक मामलŌ को िनपटाया है और 

634.74 करोड़ Łपय ेसे अिधक के जुमाªने कì वसूली कì है । मंिýमंडल न े13.09.2023 

को, 7,210 करोड़ Łपये के बजटीय पåरÓयय के साथ ई-Æयायालय के चरण-3 को मंजूरी 

दे दी है। चरण-1 और चरण-2 के लाभŌ को अगल ेÖतर पर ले जाते हòए, ई-Æयायालय चरण-

3 का लàय िडिजटल, ऑनलाइन और कागजरिहत ÆयायालयŌ कì ओर बढ़ते हòए Æयाय म¤ 

अिधकतम आसानी कì ÓयवÖथा शłु करना ह ै। इसका आशय सभी पणधाåरयŌ के िलए 

Æयाय पåरदान को अिधक मजबूत, आसान और सलुभ बनाने के िलए आिटªिफिशयल 

इंटेिलज¤स (एआई), Êलॉक चेन आिद जैसी नवीनतम तकनीक को सिÌमिलत करना है । 

iv. सरकार उ¸चतर Æयायपािलका म¤ åरिĉयŌ को िनयिमत łप से भरती रही है । तारीख 

01.05.2014 स े21.11.2024 तक उ¸चतम Æयायालय म¤ 64 Æयायाधीश िनयुĉ िकए गए 

थे । उĉ समय के दौरान उ¸च ÆयायालयŌ म¤ 999 नए Æयायाधीश िनयĉु िकए गए थे और 

767 अितåरĉ Æयायाधीश Öथायी िकए गए थ े। उ¸च ÆयायालयŌ म¤ ÆयायाधीशŌ कì Öवीकृत 

सं́ या मई, 2014 म¤ 906 से बढ़ाकर वतªमान म¤ 1122 कर दी गई है। िजला और अधीनÖथ 
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ÆयायालयŌ म¤ Æयाियक अिधकाåरयŌ कì Öवीकृत और कायªरत पदसं´या म¤ िनÌनानसुार 

वृिĦ हòई है : 

   तारीख को Öवीकृत पद  सं´या कायªरत पद सं´या 
31.12.2013 19,518 15,115 
09.12.2024 25,741 20,479 

तथािप, अधीनÖथ Æयायपािलका म¤ åरिĉयŌ को भरना संबंिधत राºय सरकारŌ और 

उ¸च ÆयायालयŌ के अिधकार ±ेý म¤ आता है । 

v.  अÿैल, 2015 म¤ आयोिजत मु´य ÆयायामूितªयŌ के सÌमेलन म¤ पाåरत एक ÿÖताव के 

अनसुरण म¤, पांच साल से अिधक समय से लंिबत मामलŌ को िनपटाने के िलए सभी 25 

उ¸च ÆयायालयŌ म¤ बकाया सिमितयां Öथािपत कì गई ह§ । िजला ÆयायालयŌ के अंतगªत भी 

बकाया सिमितयां Öथािपत कì गई ह§ । 

vi.  चौदहव¤ िव° आयोग के तÂवावधान म¤, सरकार ने जघÆय अपराधŌ, वåरķ नागåरकŌ, 

मिहलाओ,ं ब¸चŌ आिद से जड़ेु मामलŌ से िनपटने के िलए Âवåरत िनपटान Æयायालय कì 

Öथापना कì है । तारीख 30.09.2024 तक, जघÆय अपराधŌ, मिहलाओ ंऔर बालकŌ 

आिद के िवŁĦ अपराधŌ के िलए 862 Âवåरत िनपटान Æयायालय कायªरत ह§ । िनवाªिचत 

सांसदŌ/िवधायकŌ से जुड़े आपरािधक मामलŌ को तेजी से िनपटाने के िलए, नौ (9) 

राºयŌ/संघ राºय±ेýŌ म¤ दस (10) िवशेष Æयायालय कायªरत ह§ । इसके अितåरĉ, केÆþीय 

सरकार ने भारतीय दडं संिहता के अधीन बलाÂसंग और पो³सो अिधिनयम के अधीन 

अपराधŌ के लंिबत मामलŌ के शीŅ िनपटान के िलए देश भर म¤ Âवåरत िनपटान िवशेष 

Æयायालय (एफटीएससी) Öथािपत करने कì Öकìम को मंजूरी दे दी है । तारीख 

30.09.2024 तक, दशे भर के 30 राºयŌ/संघ राºय±ेýŌ म¤ 408 अनÆय पो³सो (ई-

पो³सो) ÆयायालयŌ सिहत कुल 750 Âवåरत िनपटान िवशेष Æयायालय कायªरत ह§, िजÆहŌने 

2,81,000 से अिधक मामलŌ का िनपटारा िकया है ।  
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vii. लंिबत मामलŌ को कम करने और ÆयायालयŌ म¤ ŁकावटŌ को दूर करने के उĥेÔय से, सरकार 

ने हाल ही म¤ परøाÌय िलखत (संशोधन) अिधिनयम, 2018, वािणिºयक Æयायालय 

(संशोधन) अिधिनयम, 2018, िविनिदªĶ अनुतोष राहत (संशोधन) अिधिनयम, 2018, 

माÅयÖथम् और सलुह (संशोधन) अिधिनयम, 2019 तथा आपरािधक िविधयां (संशोधन) 

अिधिनयम, 2018 जैसी िविभÆन िविधयŌ म¤ संशोधन िकया है ।  

viii. वैकिÐपक िववाद समाधान पĦितयŌ को पूर े िदल से बढ़ावा िदया गया है । तदनसुार, 

वािणिºयक िववादŌ के मामले म¤ संÖथन-पूवª मÅयकता और िनपटारा (पीआईएमएस) को 

आ²ापक बनाते हòए, वािणिºयक Æयायालय अिधिनयम, 2015 को अगÖत, 2018 म¤ 

संशोिधत िकया गया था । समय-सीमा िविहत करके िववादŌ के Âवåरत समाधान म¤ तेजी 

लाने के िलए माÅयÖथम् और सलुह (संशोधन) अिधिनयम 2015 Ĭारा माÅयÖथम् और 

सुलह अिधिनयम, 1996 का संशोधन िकया गया है । 

वािणिºयक Æयायालय अिधिनयम, 2015 के अधीन, मामला ÿबंधन सुनवाई का 

उपबंध है, जो िकसी मामले म¤ द±, ÿभावी और उĥेÔयपूणª Æयाियक ÿबंधन का उपबंध  

करता है, िजसस ेिकसी िववाद का समय पर और गणुाÂमक समाधान ÿाĮ िकया जा सके । 

यह तÃय और िविध के िववािदत मĥुŌ कì शीŅ पहचान करने, मामले के काल के िलए 

ÿिøयाÂमक कैल¤डर कì Öथापना और िववाद के समाधान कì संभावनाओ ंकì खोज म¤ 

सहायता करता है । 

 वािणिºयक ÆयायालयŌ के िलए ÿारभं कì गई एक और नई सिुवधा कलर ब§िडंग 

ÿणाली है, जो िकसी भी वािणिºयक मामले म¤ िदए जाने सकने वाले Öथगन कì सं´या को 

तीन तक सीिमत करती है और ÆयायाधीशŌ को मामलŌ के लंिबत Öतर के अनुसार उनकì 

सूची के बार ेम¤ सचेत करती है। 

ix.  साधारण लोगŌ के िलए उपलÊध वैकिÐपक िववाद समाधान तंý के łप म¤ लोक अदालत 

बहòत महÂवपूणª है। यह एक ऐसा मंच है, जहां Æयायालय म¤ लंिबत या मुकदमे-पूवª Öतर के 
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िववादŌ/मामलŌ का सौहादªपूणª ढंग से िनपटारा/समझौता िकया जाता है । िविधक सेवा 

ÿािधकरण (एलएसए) अिधिनयम, 1987 के अधीन, लोक अदालत Ĭारा िदया गया पंचाट 

िसिवल Æयायालय कì िडøì माना जाता है और यह अंितम होता है तथा सभी प±Ō पर 

बाÅयकारी होता है तथा इसके िवŁĦ िकसी भी Æयायालय म¤ अपील नहé कì जा सकती। 

लोक अदालत कोई Öथायी संÖथापन नहé है। राÕůीय लोक अदालत¤ सभी तालुकŌ, िजलŌ 

और उ¸च ÆयायालयŌ म¤ एक साथ पूवª-िनयत तारीख पर आयोिजत कì जाती ह§।       

 िपछले चार वषŎ के दौरान राÕůीय लोक अदालतŌ म¤ िनपटाए गए मामलŌ का िववरण इस 
ÿकार है :-- 

वषª मकुदमा-पूवª मामल े लंिबत मामले कुल योग 
2021 72,06,294 55,81,743 1,27,88,037 
2022 3,10,15,215 1,09,10,795 4,19,26,010 
2023 7,10,32,980 1,43,09,237 8,53,42,217 
2024 
(09.11.24 
तक) 

6,46,35,285 1,26,34,580 
 
7,72,69,865 

योग 17,38,89,774 4,34,36,355 21,73,26,129 
 

x. सरकार ने 2017 म¤ टेली-लॉ कायªøम ÿारभं िकया था, जो úाम पंचायत म¤ िÖथत सामाÆय 

सेवा क¤ þŌ (सीएससी) पर उपलÊध वीिडयो कॉÆĀ¤ िसंग, टेलीफोन और चैट सिुवधाओ ंके 

माÅयम स ेऔर टेली-लॉ मोबाइल ऐप के माÅयम स ेपैनल अिधवĉाओ ंके साथ िविधक 

सलाह और परामशª चाहने वाले जłरतमंद और वंिचत वगŎ को जोड़ने वाला एक ÿभावी 

और िवĵसनीय ई-इंटरफ़ेस Èलेटफ़ॉमª ÿदान करता है ।  

*टेली-लॉ डेटा का ÿितशतवार Êयौरा 

वगª 
रिजÖůीकृत 

मामल े
% वार āेक अप सलाह दी गई % वार āेक अप 

िलंग-वार 
मिहला 4014611 39.12 3963499 39.06 
पŁुष 6247980 60.88 6183286 60.94 
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जाित वगª-वार 
सामाÆय 2387060 23.26 2352649 23.19 
अ.िप.व. 3252495 31.69 3213067 31.67 
अ.जा. 3246025 31.63 3215657 31.68 

अ.ज.जा 1377011 13.42 1366312 13.47 
कुल 10262591  10146785  

 
xii. दशे म¤ ÿो-बोनो संÖकृित और ÿो-बोनो वकालत को संÖथागत बनाने के ÿयास िकए गए ह§ । 

एक तकनीकì ढांचा तैयार िकया गया है, जहां अिधवĉा Öवे̧ छा से अपना समय और सेवाए ं

देने के िलए Æयाय बंधु (एűंॉइड और आईओएस और ऐÈस) पर ÿो-बोनो अिधवĉा के łप 

म¤ रिजÖůीकरण कर सकते ह§ । Æयाय बंधु सेवाए ंउमंग Èलेटफ़ॉमª पर भी उपलÊध ह§। राºय 

Öतर पर 23 उ¸च ÆयायालयŌ म¤ अिधवĉाओ ंका ÿो-बोनो पनैल ÿारभं िकया गया  है । 

उभरते अिधवĉाओ ंम¤ ÿो-बोनो सÖंकृित Öथािपत करने के िलए 109 लॉ ÖकूलŌ म¤ ÿो-

बोनो ³लब ÿारभं िकए गए ह§ । 

 
राजÖथान म¤ टेलीमेिडिसन सुिवधाए ं

3148. ®ी हरीश चंþ मीना: 

³या ÖवाÖÃय और पåरवार कÐयाण मंýी यह बतान ेकì कृपा कर¤गे िक: 

(क) ³ या सरकार का úामीण/दूरÖथ ±ेýŌ म¤ ÖवाÖÃय दखेभाल सेवाओ ंकì गणुव°ा म¤ सधुार करने 

के िलए टेलीमेिडिसन सिुवधाओ ंको स±म बनान ेका िवचार है और यिद हां, तो राजÖथान के सवाई 

माधोपरु सिहत तÂसंबंधी Êयौरा ³या है; 

(ख) ³या ÖवाÖÃय दखेभाल पेशेवरŌ और धन कì कमी सिहत भौगोिलक िवलगाव के कारण 

úामीण/दरूÖथ ±ेýŌ म¤ टेलीमेिडिसन सिुवधा और गणुव°ापूणª ÖवाÖÃय देखभाल सेवाए ंसीिमत ह§; 

और 
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(ग) यिद हां, तो तÂसंबंधी Êयौरा ³या है और इस संबंध म¤ सरकार Ĭारा ³या कदम उठाए गए/उठाए 

जान ेका ÿÖताव है?      

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  
(®ी ÿतापराव गणपतराव जाधव): 

(क) स े (ग): ÖवाÖÃय और पåरवार कÐयाण मंýालय (एमओएचएफ़डÊ Ð यू) न े आयÕुमान भारत 

योजना के तहत नीितगत कायªकलाप के łप म¤ टेलीमेिडिसन सेवाओ ंकì शुŁआत कì है। इस सेवा 

कì पåरकÐपना आयÕुमान भारत के एक Öतंभ- ÖवाÖÃय एव ंआरोµय क¤ þ (पूवªवतê) के तहत कì गई 

थी, िजसे अब आयÕुमान आरोµय मंिदर (एएएम) के łप म¤ नािमत िकया गया है, जो सावªभौिमक 

ÖवाÖÃय कवरजे के तहत ÿाथिमक ÖवाÖÃय पåरचयाª को मजबूत करने के िलए ÿमुख िडिलवरबेÐ स 

म¤ स ेएक है। 

  दशे के दगुªम और दरूदराज के ±ेýŌ म¤ रहन ेवाली आबादी को पåरचयाª सेवा क¤ þ पर सेवाए ं

ÿदान करने कì िदशा म¤ ÿितबĦता के मĥेनजर, ÖवाÖÃय और पåरवार कÐयाण मंýालय न ेसी-डैक 

मोहाली के साथ तकनीकì सहयोग म¤ ई-संजीवनी- (राÕůीय टेलीमेिडिसन सेवा) िवकिसत कì है। ई-

संजीवनी िडिजटल ÖवाÖÃय समानता कì िदशा म¤ एक महÂवपूणª कदम है, िजसका उĥेÔय 

सावªभौिमक ÖवाÖÃय कवरजे (यूएचसी) ÿाĮ करना है। इस े दो ÿकारŌ (i) ई-संजीवनी एबी-

एचडÊ Ð यूसी/ आयÕुमान आरोµय मंिदर - ÿदाता-स-ेÿदाता टेलीमेिडिसन Èलेटफ़ॉमª, िजसे वषª 2019 

म¤ िवकिसत िकया गया और (ii) ई-संजीवनी ओपीडी - रोगी-स-ेÿदाता टेलीमेिडिसन Èलेटफ़ॉमª, िजसे 

2020 म¤ िवकिसत िकया गया है, म¤ लागू िकया गया है।  

  यह समाधान सेवा के ‘हब और Öपोक मॉडल’ पर आधाåरत है, जहां आयÕुमान आरोµय मंिदर 

Öपोक के łप म¤ कायª करते ह§ और ÿमुख मेिडकल कॉलेज/िजला अÖपताल डॉ³टरŌ 

(एमबीबीएस/Öपेशिलटी/सुपर-Öपेशिलटी डॉ³टर) के क¤ þ के łप म¤ कायª करते ह§। 

िदनांक 03 िदसंबर, 2024 तक ई-संजीवनी Èलेटफॉमª के माÅयम स ेकुल 32,02,93,483 

टेली-परामशª िदए जा चुके ह§। यह सिुवधा वतªमान म¤ ÿितिदन लगभग 4.35 लाख रोिगयŌ को सेवा 
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ÿदान कर रही है। ई-संजीवनी (टेलीमेिडिसन) सेवा 1,30,110 स ेअिधक आयÕुमान आरोµय मंिदरŌ 

और सभी राºयŌ/संघ राºय ±ेýŌ म¤ िविभÆन भौगोिलक ÖथानŌ और िविवध ±ेýŌ म¤ िÖथत 16,627 

स े अिधक क¤ þŌ म¤ चल रही है। वषª 2019 म¤ इसकì शुŁआत के बाद स े2,27,575 स ेअिधक 

डॉ³टर/पैरामेिड³स ई-संजीवनी पहल के तहत शािमल और ÿिशि±त िकए गए ह§। सवाई माधोपरु म¤ 

118 क¤ þ और 41 Öपोक कायªशील ह§, इसके अलावा 03 िदसंबर 2024 तक 58228 आयÕुमान 

आरोµय मंिदर (एएएम) और 896 ओपीडी ई-संजीवनी टेली-परामशª पूर ेहो चकेु ह§।  

  दशे भर म¤ टेलीमेिडिसन सेवाओ ंसिहत िडिजटल ÖवाÖÃय पहलŌ के ÿभावी कायाªÆवयन का 

समथªन करने के उĥेÔय स,े ÖवाÖÃय और पåरवार कÐयाण मंýालय ÖवाÖÃय आईटी अवसंरचना 

मजबूत करने, मानव संसाधनŌ के ±मता िनमाªण और इंůानेट/इंटरनेट कनेि³टिवटी को बढ़ावा दनेे 

के िलए राÕůीय ÖवाÖÃय िमशन के तहत सभी राºयŌ/संघ राºय ±ेýŌ को िव°ीय सहायता ÿदान 

करता है। 

मंýालय न ेराºयŌ/संघ राºय ±ेýŌ के सहयोग स ेúामीण और दरूदराज के ±ेýŌ म¤ जनता के 

बीच जागłकता पैदा करन े के िलए िविभÆन पहल कì ह§। आईईसी (सूचना, िश±ा और संचार) 

गितिविधयŌ म¤ सोशल मीिडया ÈलेटफामŎ के माÅयम स ेटेलीमेिडिसन सेवाओ ंके बार ेम¤ जानकारी 

ÿसाåरत करने के िलए Öथानीय भाषाओ ंम¤ लघु वीिडयो, āोशर, पच¥ आिद का उपयोग शािमल है। 

ई-संजीवनी टेलीमेिडिसन सेवाए ंवतªमान म¤ 13 भाषाओ ं(िहंदी, कÆनड़, तिमल, मलयालम, तेलगु,ु 

मराठी, गुजराती, असिमया, ओिडया, बंगाली, पजंाबी, उदूª और अúेंजी) म¤ उपलÊध ह§। इन 

कायªनीितक पहलŌ का उĥेÔय समú ÖवाÖÃय सेवा िवतरण ÿणाली को मजबूत करना है, िजससे पूर े

भारत म¤ úामीण और दूरदराज के लोगŌ के िलए ÖवाÖÃय पåरचयाª पåरणामŌ म¤ िनरतंर सधुार सिुनिĲत 

हो सके। 
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UREA GOLD  

3149. SHRI SUDHAKAR SINGH: 

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the current status of the availability and distribution of Sulphur Coated Urea 

(Urea Gold) across the country, and the manner in which it is being promoted among 

farmers;    

(b) the manner in which the Government plans to address soil sulphur deficiencies 

through Urea Gold and the steps that are being take to ensure its affordability and 

accessibility to small and marginal farmers; 

(c) the measures that are being implemented to evaluate and compare the 

performance of Urea Gold with Neem-Coated Urea in terms of nitrogen use 

efficiency, reduced fertilizer consumption and crop quality improvement; and 

(d)    whether there is any specific initiative planned to expand the production and 

supply of Urea Gold on States like Bihar, where soil nutrient deficiencies significantly 

impact agricultural productivity?  

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a) and (b): Cabinet Committee on Economic Affairs (CCEA) in its meeting held on 

28th June, 2023 has approved the proposal for launching of Sulphur Coated Urea 

with the name of "Urea Gold". M/s Rashtriya Chemicals and Fertilizers Limited (RCF) 

has introduced the Sulphur Coated Urea commonly called as Urea Gold having 17% 

Sulphur and 37% Nitrogen content. Since the commencement of commercial 
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production of Sulphur Coated Urea (Urea Gold) in the year 2023-24 at RCF Trombay 

plant, RCF has dispatched 13,844 MTs and sold 13,286 MTs in seven states till date.  

In order to promote urea gold, RCF regularly conducts farmer’s meetings, 

farmer’s training program in co-ordination with KVK’s and Agricultural universities. 

RCF also provides information about benefits of Urea gold to farmers during the 

training programs in RCF Farmer’s training centres at Alibaug and Nagpur. RCF 

publishes information about use of urea gold on regular basis in their monthly 

magazine “Sheti Patrika” which is distributed at free of cost to large number of 

farmers. 

(c): SCU has better Nitrogen use efficiency as compared to Neem Coated Urea. 

Further, SCU ensures reduced water pollution and salt index, avoid soil compaction 

and improve crop quality and yields. 

(d): All Urea manufacturing companies were requested to explore the feasibility of 

starting production of SCU. Consequently, RCF-Trombay has commenced 

production of SCU. 

 
पासपोटª सेवा क¤ þ का ÖतरोÆनयन 

3150. ®ी गोपाल जी ठाकुरः 

³या िवदेश मंýी यह बतान ेकì कृपा कर¤ग ेिकः 

(क) ³या दरभंगा का पासपोटª सेवा क¤ þ पटना पासपोटª  कायाªलय कì िवÖताåरत शाखा के łप म¤ 

िकराए के भवन म¤ कायª कर रहा है और यिद हां, तो तÂसंबंधी Êयौरा ³या है; 
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(ख) ³या सरकार का दरभंगा शहर के महÂव को दखेते हòए इस पासपोटª  सेवा क¤ þ को िकसी िनजी 

भवन म¤ Öथानांतåरत करने तथा इस ेपूणª पासपोटª  कायाªलय के łप म¤ ÖतरोÆनत करने का िवचार 

है; और 

(ग) यिद हां, तो तÂसंबंधी Êयौरा ³या है?  

पयाªवरण, वन और जलवायु पåरवतªन मýंालय म¤ राºय मýंी; तथा  िवदेश मýंालय म¤ राºय 

मýंी (®ी कìितª वधªन िसहं): 
 

(क) स े (ग) ±ेýीय पासपोटª कायाªलय, पटना के अिधकार ±ेý म¤ दो (02) पासपोटª  सेवा क¤ þ 

(पीएसके) - पटना और दरभंगा म¤ एक-एक; तथा प§तीस (35) डाकघर पासपोटª सेवा क¤ þ 

(पीओपीएसके) कायªशील ह§। 

पीएसके दरभंगा वतªमान म¤ एक िकराए के भवन म¤ कायªशील है। मेससª टीसीएस को यह कायª 

सŏपा गया है िक पीएसके, दरभंगा को उÆनत सुिवधाओ ंके साथ नए Öथान पर Öथानांतåरत िकया 

जाए। 

 
नकली दवाए ं

3151.®ी िदनेश चंþ यादवः 

 ³या रसायन और उवªरक मंýी यह बताने कì कृपा कर¤गे िक : 

(क) ³या नकली दवाए ंसंपूणª देश के बाजार म¤ खलेुआम उपलÊध ह§; 

(ख) ³या सीडीएससीओ ने हाल ही म¤ लगभग 53 दवाओ ंको घिटया गणुव°ा वाली पाया है 

³यŌिक वे सभी गणुव°ापरी±ण म¤ िवफल रही ह§; 

(ग) ³या उĉ सभी दवा िनमाªताओ ंके िवŁĦ कोई कारªवाई कì जा रही है; 

(घ) यिद नहé, तो ³या दवा िनमाªताओ ं के िवŁĦ कड़ी कारªवाई करने म¤ िशिथलता अÆय 

िविनमाªताओ ंको भी ऐसीगितिविधयŌ के िलए ÿोÂसािहत करती ह§; और 

(ङ) यिद हां, तो तÂसंबंधी Êयौरा ³या है? 
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ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक  
मýंालय म¤ राºय मýंी (®ीमती अनुिÿया पटेल) : 

(क) से (ङ): क¤ þीय औषिध परी±ण ÿयोगशालाओ ंĬारा िविभÆन कंपिनयŌ कì मानक गणुव°ा के 

अननłुप/नकली/गलत āांड वाली/िमलावटी घोिषत कì गई दवाओ ंकì सूची क¤ þीय औषिध मानक 

िनयंýण संगठन (सीडीएससीओ) कì वेबसाइट (www.cdsco.gov.in)पर िनयिमत łप से अपलोड 

कì जाती है और यह űग अलटª शीषªक के अंतगªत उपलÊध होती है। दवाओ ंकì गुणव°ा या सरु±ा 

से संबंिधत मामलŌ म¤, जब भी åरपोटª  कì जाती है, तो संबंिधत लाइस¤िसंग अिधकाåरयŌ Ĭारा औषिध 

एवं ÿसाधन सामúी अिधिनयम 1940 और इसके िनयमŌ के ÿावधानŌ के तहत कारªवाई कì जाती 

है, िजसम¤ समिुचत Æयायालय म¤ अिभयोजन भी शािमल है। 

 
RENOUNCEMENT OF CITIZENSHIP 

3152. SHRI VIJAYAKUMAR ALIAS VIJAY VASANTH: 

 SHRI B. MANICKAM TAGORE : 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) whether a large number of Indian citizen including highly skilled professionals 

are renouncing their citizenship; 

(b) if so, the details thereof and the reasons therefor indicating the number of 

Indians who renounced their citizenship alongwith the countries of their 

destination during the last three years, year-wise; 

(c) the manner in which the Government is planning to address this issue to 

prevent further brain drain; 

(d) the estimated economic and tax-revenue loss due to such renunciation and 

the manner in which the Government is planning to mitigate these losses; 
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(e) the reasons for not having dual citizenship policy alongwith its implications 

on Indian living and working abroad; 

(f) the number of overseas citizen of India registration cards issued till date 

alongwith the benefits availed by the holders; and 

(g) the steps taken/proposed to be taken by the Government to create 

employment opportunities for Indians abroad and the mechanism put in place to 

support Indians who have renounced their citizenship? 

 
THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

(a) to (d) - As per the information available with the Ministry, the number of 

Indians who gave up their Indian citizenship was 1,63,370 (in 2021); 2,25,620 

(in 2022) and 2,16,219 (in 2023). For reference purpose, data was 1,22,819 (in 

2011); 1,20,923 (in 2012); 1,31,405 (in 2013); 1,29,328 (in 2014); 1,31,489 (in 

2015); 1,41,603 (in 2016); 1,33,049 (in 2017); 1,34,561 (in 2018); 1,44,017 (in 

2019); 85,256 (in 2020). List of the countries whose citizenship Indians acquired 

is given in enclosed Statement. State-wise distribution of people who renounced 

Indian citizenship for foreign citizenships is not available.  

The reasons for renouncing/taking citizenship are personal. The 

Government recognizes the potential of the global workplace in an era of 

knowledge economy. It has also brought about a transformational change in its 

engagement with Indian diaspora. A successful, prosperous, and influential 
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diaspora is an asset for India. India stands to gain a lot from tapping its diaspora 

networks and productive utilization of the soft power that comes from having 

such a flourishing diaspora. The Government’s efforts are also aimed at 

harnessing the diaspora potential to its fullest including through sharing of 

knowledge and expertise. 

(e) Dual citizenship is not permitted as per the provisions of Article 9 of the 

Constitution of India read with Section 9 of the Citizenship Act, 1955. 

(f) and (g) - As per the information available with the Ministry till date, 51,00,796 

Overseas Citizens of India (OCI) Cards have been issued. Benefits availed by 

OCI cardholders are given below: 

(i) Multiple entry lifelong visa for visiting India for any purpose (However OCI 

Cardholders will require a special permission to undertake research work in India 

for which they may submit the application to the Indian Mission/ Post/ FRRO 

concerned). 

(ii) Exemption from registration with Foreigners Regional Registration Officer 

(FRRO) or Foreigners Registration Officer (FRO) for any length of stay in India. 

(iii) Parity with Non-Resident Indians (NRIs) in respect of all facilities are 

available to them in economic, financial, and educational fields except in matters 

relating to the acquisition of agricultural or plantation properties. 

(iv) Overseas Citizen of India Cardholders are treated at par with Non-

Resident-Indians in the matter of inter-country adoption of Indian children.  

(v) Overseas Citizen of India Cardholders are treated at par with resident 

Indian nationals in the matter of tariffs in air fares in domestic sectors in India. 
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(vi) Overseas Citizen of India Cardholders are charged the same entry fee as 

domestic Indian visitors to visit national parks, national monuments, wildlife 

sanctuaries, historical sites and museums in India. 

(vii) They may engage in the following professions in India, in pursuance of 

the provisions  contained in the relevant Acts, namely:-  doctors, dentists, 

nurses and pharmacists; advocates; architects; chartered accountants;  

(viii) They may appear for the All India Pre-Medical Test or such other tests to 

make them  eligible for admission available to NRIs in pursuance of the 

provisions contained in the relevant Acts. 

 STATEMENT 

  
LIST OF COUNTRIES WHOSE CITIZENSHIP WAS ACQUIRED BY INDIANS 

  
S.No. Country 

1 Albania 
2 Algeria 
3 Andorra 
4 Angola 
5 Antigua and Barbuda 
6 Argentina 
7 Armenia 
8 Australia 
9 Austria 

10 Azerbaijan 
11 Bahamas 
12 Bahrain 
13 Bangladesh 
14 Belarus 
15 Belgium 
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16 Belize 
17 Bolivia 
18 Bosnia and Herzegovina 
19 Botswana 
20 Brazil 
21 Brunei 
22 Bulgaria 
23 Cambodia 
24 Canada 
25 Chile 
26 China 
27 Colombia 
28 Comoros 
29 Costa Rica 
30 Croatia 
31 Cyprus 
32 Czech Republic 
33 Denmark 
34 Dominica 
35 Dominican Republic 
36 Ecuador 
37 Egypt 
38 Estonia 
39 Eswatini 
40 Ethiopia 
41 Fiji 
42 Finland 
43 France 
44 Gabon 
45 Georgia 
46 Germany 
47 Ghana 
48 Greece 
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49 Grenada 
50 Guatemala 
51 Guyana 
52 Hungary 
53 Iceland 
54 Indonesia 
55 Iran 
56 Iraq 
57 Ireland 
58 Israel 
59 Italy 
60 Jamaica 
61 Japan 
62 Jordan 
63 Kazakhstan 
64 Kenya 

65 Kuwait  

66 Kyrgyzstan  

67 Laos  

68 Latvia  

69 Lithuania  

70 Luxembourg  

71 Madagascar  

72 Malawi  

73 Malaysia  

74 Maldives  

75 Mali  

76 Malta  

77 Mauritius  
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78 Mexico  

79 Moldova  

80 Mongolia  

81 Morocco  

82 Mozambique  

83 Myanmar  

84 Namibia  

85 Nepal  

86 New Zealand  

87 Nigeria  

88 North Macedonia  

89 Norway  

90 Oman  

91 Pakistan  

92 Panama  

93 Papua New Guinea  

94 Paraguay  

95 Peru  

96 Philippines  

97 Poland  

98 Portugal  

99 Qatar  

100 Republic of Korea  

101 Romania  

102 Russia  

103 Saint Kitts and Nevis  
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104 Saint Lucia  

105 Saudi Arabia  

106 Serbia  

107 Seychelles  

108 Singapore  

109 Slovak Republic  

110 Slovenia  

111 South Africa  

112 Spain  

113 Sri Lanka  

114 Sudan  

115 Suriname  

116 Sweden  

117 Switzerland  

118 Tanzania  

119 Thailand  

120 The Holy See (Vatican City State)  

121 The Netherlands  

122 Tonga  

123 Trinidad and Tobago  

124 Türkiye  

125 UAE  

126 Uganda  

127 UK  

128 Ukraine  

129 Uruguay  
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130 USA  

131 Vanuatu  

132 Vietnam  

133 Yemen  

134 Zambia  

135 Zimbabwe  

 
 

िसकल सेल एनीिमया का उपचार 

3153. ®ी संजय उ°मराव देशमुख: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) महाराÕů िवशेष łप स ेयवतमाल-वािशम संसदीय ±ेý म¤ िसकल सेल एनीिमया के पंजीकृत 

रोिगयŌ कì कुल सं́ या िकतनी है तथा उनकì िÖथित का आकलन करने के िलए आज कì ितिथ 

तक ³या कदम उठाए गए ह§; 

(ख) ³या यवतमाल-वािशम के ÿाथिमक ÖवाÖÃय क¤ þŌ म¤ िसकल सेल रोग के उपचार के िलए दवाए ं

और सुिवधाए ंअपयाªĮ ह§ तथा यिद हां, तो तÂसंबंधी Êयौरा ³या है; 

(ग) सरकार Ĭारा इÆह¤ तÂकाल उपलÊध कराने के िलए ³या कदम उठाए गए ह§/उठाए जाने का ÿÖताव 

है; 

(घ) ³या úामीण ±ेýŌ म¤ िसकल सेल रोग के उपचार के िलए िनःशुÐक िशिवर आयोिजत करने कì 

कोई योजना है; 

(ङ) यिद हां, तो तÂसंबंधी Êयौरा ³या है तथा यिद नहé, तो इसके ³या कारण ह§ तथा इनके कब तक 

आयोिजत िकए जाने कì संभावना है; 

(च) ÿभािवत रोिगयŌ के िलए िजला और तहसील अÖपतालŌ म¤ कब तक िवशेष वाडª और िवशेष² 

डॉ³टरŌ कì िनयिुĉ िकए जान ेकì संभावना है; और 
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(छ) ³ या सरकार महंग ेउपचार को Åयान म¤ रखते हòए गरीब और जłरतमंद रोिगयŌ कì राहत के 

िलए ऐसी कोई िव°ीय सहायता योजना शुł करन ेपर िवचार कर रही है तथा यिद हां, तो तÂसंबंधी 

Êयौरा ³या है? 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ 

राºय मýंी (®ीमती अनुिÿया पटेल) : 

(क) स े(छ): माननीय ÿधानमंýी Ĭारा िसकल सेल रोग (एससीडी) के उÆमूलन हेत ु िदनांक 1 जुलाई, 

2023 को मÅय ÿदेश स े राÕůीय िसकल सेल एनीिमया उÆमूलन िमशन (एनएससीएईएम) कì 

शुŁआत कì गई है। इस िमशन का उĥेÔय सभी िसकल सेल रोगúÖत रोिगयŌ को िकफ़ायती सलुभ 

और गुणव°ापरक पåरचयाª ÿदान करना, जागłकता को बढ़ावा दकेर एससीडी कì ÓयाĮता को कम 

करना, जनजातीय ±ेýŌ के ÿभािवत िजलŌ म¤ वषª 2025-26 तक 0-40 वषª कì आय ुके 7 करोड़ 

लोगŌ कì लि±त जांच करना और क¤ þीय मंýालयŌ और राºय सरकारŌ के सहयोगाÂमक ÿयासŌ के 

Ĭारा परामशª दनेा है। महाराÕů राºय और यवतमाल-वािशम संसदीय ±ेý के िजलŌ म¤ जांचे गए, वाहक 

के łप म¤ पिुĶ िकए गए, रोगúÖ त और उपचाराधीन रोिगयŌ का िववरण (10.12.2024 तक) इस 

ÿकार है: 

ø. 
स ं

राºय/िजला जांच िकए गए 
ÓयिĉयŌ कì 
कुल सं́ या 

िसकल सेल 
वाहकŌ कì 
कुल सं́ या 

िसकल सेल 
रोग से úÖ त 
हòए लोगŌ कì 
कुल सं́ या 

उपचाराधीन 
िसकल सेल रोग से 
úÖ त हòए रोिगयŌ 
कì कुल सं́ या 

1 महाराÕů 50,81,086 1,46,335 18,893 3,887 
2 वािशम 1,98,925 142 13 1 
3 यवतमाल 2,82,531 9,481 1,486 628 

 
अिनवायª औषिधयŌ कì उपलÊधता सुिनिĲत करन ेऔर सावªजिनक ÖवाÖÃय सिुवधा क¤ þŌ म¤ उपचार 

हेतु आन ेवाल ेिसकल सेल रोग स ेपीिड़त रोिगयŌ सिहत सभी रोिगयŌ कì जेब स ेहोन ेवाल ेखचª को 

कम करने के िलए, सरकार न ेएनएचएम के तहत िनःशुÐक औषध सेवा पहल शłु कì है। इसम¤ 
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एसएचसी Öतर पर 106 औषिधयŌ, पीएचसी Öतर पर 172, सीएचसी Öतर पर 300, एसडीएच Öतर 

पर 318 और िजला अÖपतालŌ म¤ 381 औषिधयŌ के िलए राºयŌ/संघ राºय ±ýेŌ को ÿद° िव°ीय 

सहायता शािमल है। एससीडी रोिगयŌ के िलए हाइűो³सीयूåरया नामक औषिध को एसएचसी, 

पीएचसी/शहरी पीएचसी, सीएचसी और िजला अÖपतालŌ म¤ एनएचएम अिनवायª औषिधयŌ कì सूची 

म¤ शािमल िकया गया है तािक औषिध कì सलुभता कì समÖया को हल िकया जा सके। 

यह मंýालय राÕůीय ÖवाÖÃय िमशन (एनएचएम) के तहत ‘िनःशुÐक िनदान सेवा पहल’ 

कायªøम को भी सहायता दतेा है, िजसका उĥेÔय समुदाय के नज़दीक सुगÌ य और िकफ़ायती 

पैथोलॉिजकल और रेिडयोलॉिजकल िनदान सेवाए ँÿदान करना है, िजसस ेजेब स ेहोने वाल ेखचª 

(ओओपीई) म¤ कमी आती है। िसकल सेल एनीिमया रोिगयŌ सिहत सभी के िलए िनदान सेवाए ँ

सावªजिनक ÖवाÖÃय सिुवधा क¤ þŌ [एसएचसी म¤ 14 परी±ण, पीएचसी म¤ 63, सामुदाियक ÖवाÖÃय 

क¤ þŌ (सीएचसी) म¤ 97, उप िजला अÖपतालŌ म¤ 111 परी±ण और िजला अÖपतालŌ म¤ 134 परी±ण] 

के सभी ÖतरŌ पर िनःशुÐक ÿदान कì जाती ह§। 

जनजातीय कायª मंýालय के माÅयम स ेजागłकता और परामशª सामúी िवकिसत कì गई है। 

रोग, जांच और ÿबंधन के बार ेम¤ जागłकता फैलान ेके िलए आईईसी और मीिडया कायªकलापŌ को 

अपनाया जाता है। ÿÂयेक िसकल सेल जांच िशिवर म¤ जागłकता भी ÿदान कì जाती ह§। जागłकता 

अिभयान सिहत िमशन कायªकलापŌ के कायाªÆवयन म¤ राºय सरकार¤ महÂवपूणª भूिमका िनभाती ह§। 

इस मंýालय न ेसभी राºयŌ/संघ राºय ±ेýŌ को हर महीन ेएक िनिĲत िदन कì आउटरीच सेवा, 

िजसका नाम आयÕुमान आरोµय िशिवर है, आयोिजत करने का िनद¥श िदया है, तािक समुदाय के 

करीब ÖवाÖÃय सेवाए ंपहòचंाई जा सक¤  और जेब स ेहोने वाले खचª को कम िकया जा सके। इस पहल 

म¤ एएएम (एसएचसी और पीएचसी) म¤ ÖवाÖÃय िशिवर आयोिजत करने कì पåरकÐपना कì गई है, 

िजसम¤ एसएचसी म¤ िचिकÂसा अिधकारी मौजूद हŌगे और पीएचसी और सीएचसी म¤ हर महीने एक 

बार िवशेष² िचिकÂसा िशिवर आयोिजत िकए जाएगंे। 

यह मंýालय एनएचएम के तहत कायªøम कायाªÆवयन योजनाओ ं(पीआईपी) के łप म¤ ÿाĮ 
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ÿÖतावŌ के आधार पर सावªजिनक ÖवाÖÃय सेवा ÿणाली को मजबूत करने के िलए राºयŌ/ संघ 

राºय ±ेýŌ को ÖवाÖÃय मानव संसाधन (िवशेष² डॉ³टर और अÆय ÖवाÖÃय कायªकताª) कì भतê 

के िलए तकनीकì और िव°ीय सहायता ÿदान करता है। भारत सरकार मानदंडŌ और उपलÊध 

संसाधनŌ के अनसुार कायªवाही के åरकॉडª (आरओपी) के łप म¤ ÿÖतावŌ को मजूंरी ÿदान करती है।  

एनएससीएईएम के तहत िजला अÖपतालŌ स ेलेकर आयÕुमान आरोµय मंिदर (एएएम) Öतर 

तक सभी ÖवाÖÃय सिुवधा क¤ þŌ के ÖतरŌ पर जांच कì जाती है। एससीडी से पीिड़त मरीजŌ को 

एएएम- उप ÖवाÖÃय क¤ þ (एसएचसी) और एएएम- ÿाथिमक ÖवाÖÃय क¤ þ (पीएचसी) के माÅयम स े

उनके जीवन कì गणुव°ा म¤ सुधार के िलए िनÌनिलिखत सेवाए/ंसिुवधाए ंÿदान कì जाती ह§: 

 रोगúÖत ÓयिĉयŌ का िनयिमत अंतराल पर अनवुतê परी±ण। 

 जीवनशैली ÿबंधन, िववाह-पूवª और ÿसव-पूवª िनणªयŌ के बार ेम¤ परामशª। 

 फोिलक एिसड कì गोिलयŌ के िवतरण के माÅयम स ेपोषण संबंधी पूरक सहायता। 

 योग और ÖवाÖÃय सý आयोिजत करना। 

 संकट के ल±णŌ का ÿबंधन और उ¸च सुिवधा क¤ þŌ के िलए रेफरल। 

 
 

HEALTH CENTRES UNDER NRHM 

3154.SHRI NAVASKANI K: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state; 

(a) the number of health facilities upgraded/established under National Rural 

Health Mission (NRHM) including sub-centres, Primary Health Centres (PHCs) 

and Community Health Centres (CHCs) across the country, State/UT-wise; 
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(b) whether the Government has identified gaps in rural healthcare infrastructure 

and service delivery and if so, the details thereof; 

(c) the steps taken/being taken to address these gaps and ensure quality 

healthcare in rural areas; 

(d) whether the Government has conducted any evaluation of NRHM’s impact 

on rural health outcomes; and 

(e) if so, the key findings of such evaluations alongwith the corrective measures 

being taken in this regard?  

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (e) Health Dynamics of India (HDI) (Infrastructure and Human Resources), 

2022-23 is an annual publication, based on Health care administrative data 

reported by States/UTs. Details of health facilities functioning in rural and urban 

areas in various State/UTs may be seen at the following link of HDI 2022-23: 

https://mohfw.gov.in/sites/default/files/Health%20Dynamics%20of%20India%2

0%28Infrastructure%20%26%20Human%20Resources%29%202022-

23_RE%20%281%29.pdf 

The National Health Mission (NHM) provides support for improvement in 

health infrastructure, availability of adequate human resources in health 

facilities, to improve availability and accessibility to quality health care especially 

for the under served and marginalized groups in rural areas. The Ministry of 

Health and Family Welfare provides technical and financial support to the 
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States/UTs to strengthen the public healthcare system, based on the proposals 

received in the form of Programme Implementation Plans (PIPs) under NHM. 

Government of India provides approval for the proposals in the form of Record 

of Proceedings (RoPs) as per norms and available resources. 

The various initiatives carried out under NHM by the Government of India 

in various States are operationalisation of Ayushman Arogya Mandir, National 

Ambulance Services, Mobile Medical Units, ASHAs, 24 x 7 Services and First 

Referral facilities, Prime Minister's National Dialysis Programme, Free 

Diagnostics Service Initiative and Free Drugs Service Initiative, various activities 

under Reproductive and Child Health, Anemia Mukt Bharat (AMB) strategy, 

Pradhan Mantri TB Mukt Bharat Abhiyaan (PMTBMBA) and Universal 

Immunization programme. 

Through Ayushman Arogya Mandir, comprehensive primary healthcare is 

provided by strengthening Sub Health Centres (SHCs) and Primary Health 

Centres (PHCs). These Ayushman Arogya Mandir (AAM) provide preventive, 

promotive, rehabilitative and curative care for an expanded range of services 

encompassing reproductive and child healthcare services, Communicable 

diseases, Non-communicable diseases and other health issues.  

 PM-Ayushman Bharat Health Infrastructure Mission (PM-ABHIM) was 

launched by Hon'ble Prime Minister of India for an amount of Rs.64,180 crore. 

The measures under the PM-ABHIM focus on developing capacities of health 

systems and institutions across the continuum of care at all levels, primary, 
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secondary and tertiary, to prepare health systems in responding effectively to 

the current and future pandemics /disasters.  

The Fifteenth Finance Commission (FC-XV) has recommended grants 

through local governments for specific components of the health sector to the 

tune of Rs 70,051 crores and the same have been accepted by the Union 

Government. These grants for health through Local Governments will be spread 

over the five-year period from FY 2021-22 to FY 2025-26 and will facilitate 

strengthening of health system at the grass-root level.  

Under NHM, the performance of various health programmes is regularly 

assessed, through review meetings, mid term reviews of key deliverables, field 

visits of senior officials, promoting performance by setting up benchmarks for 

service delivery and rewarding achievements etc. The working of National 

Health Mission (NHM) has been regularly assessed through external surveys 

such as, National Family Health Survey (NFHS) and Sample Registration 

System (SRS). Further, under NHM, Common Review Missions (CRM) are 

conducted annually to assess and monitor the progress and implementation 

status of various schemes. The key strategies and priority areas of CRM is to 

analyze challenges with respect to strengthening health systems, identify trends 

in progress of key indicators, evaluate the readiness of the state to undertake 

implementation of new initiatives, and review the progress and coordination 

mechanisms with various partners. 

The details of various reports of CRM are available in public domain at 

https://nhm.gov.in/index1.php?lang=1andlevel=1andsublinkid=795andlid=195 
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PROVISION OF AYUSH SERVICES 

3155. SHRI G.SELVAM: 

          SHRI C. N. ANNADURAI: 

Will the Minister of AYUSH be pleased to state: 

(a) the key components of the National AYUSH Mission with respect to financial 

assistance provided to States for promoting alternative systems of medicine; 

(b) whether the Government has identified specific gaps in the provision of 

AYUSH services at Primary Health Centres (PHCs), Community Health Centres 

(CHCs) and district hospitals; 

(c) the efforts being made to fill these gaps, including infrastructure 

development, manpower training and awareness campaigns; 

(d) the timeline set for achieving full integration of AYUSH services into primary 

and secondary healthcare systems; 

(e) the challenges faced in providing alternative medicine treatment in remote 

and tribal areas; 

(f) whether the Government has set targets for expanding AYUSH services 

under NAM; and 

(g) if so, the timeline fixed for achieving these targets? 
 
THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

(SHRI PRATAPRAO GANPATRAO JADHAV): 
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(a)The key components of the National AYUSH Mission (NAM) with respect to 

financial assistance provided to States for promoting alternative systems of 

medicineare as follows: 

(i) Operationlisation of Ayushman Arogya Mandir (Ayush) by upgrading 

existing Ayush dispensaries and Sub health Centres. 

(ii) Co-location of Ayush facilities at Primary Health Centres (PHCs), 

Community Health Centres (CHCs) and District Hospitals (DHs). 

(iii) Upgradation of existing standalone Government Ayush Hospitals. 

(iv) Upgradation of existing Government/Panchayat/Government aided 

Ayush Dispensaries/ Construction of building for existing Ayush 

Dispensary (Rented/ dilapidated accommodation)/ Construction of 

building to establish new Ayush Dispensary in the area where there are 

no Ayush facilities available. 

(v)  Setting up of 10/30/50 bedded Integrated Ayush Hospitals. 

(vi) Supply of essential drugs to Government Ayush Hospitals, Government 

Dispensaries and Government/Government aided Teaching 

Institutional Ayush Hospitals. 

(vii) Ayush Public Health Programmes. 

(viii) Establishment of new Ayush colleges in the States where availability 

of Ayush teaching institutions is inadequate in Government Sector. 

(ix) Infrastructural development of Ayush Under-Graduate Institutions and 

Ayush Post-Graduate Institutions/ add on PG/ Pharmacy /Para-Medical 

Courses. 
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(b)to (e) Mainstreaming of Ayush is one of the core strategies in National Health 

Mission which seeks to provide accessible, affordable and quality health care to 

the population.Under National Health Mission (NHM), engagement and training 

of AYUSH doctors/ paramedics is supported, provided they are co-located with 

existing District Hospitals (DHs), Community Health Centres (CHCs) and 

Primary Health Centres (PHCs) with priority given to remote PHCs and CHCs. 

Support for Ayush infrastructure, equipment/ furniture and medicines are 

provided by the Ministry of Ayush under National Ayush Mission (NAM) as 

shared responsibilities.States/UTs can avail the financial assistance by 

submitting suitable proposals through State Annual Action Plans (SAAPs) 

andProgram Implementation Plan (PIPs) under NAM and NHM respectively. 

Mainstreaming of Ayush has been taken up in 13,146 Ayush facilities co-

located under NHM [6,354 PHCs, 3,010 Community Health Centers(CHC), 474 

Districts Hospitals(DH), 3107 health facilities above Sub- Center(SC) but below 

block level and 201 health facilities other than CHC at or above block level but 

below district level]. 24,989 AYUSH doctors and 2709 Paramedics are in-

position in various co-located health facilities (as per NHM-MIS as on 

30.06.2024). 

(f) to (g) Ministry of Ayush is implementing the centrally sponsored scheme of 

National Ayush Mission (NAM) through State/UT Governments for overall 

development, promotion and expansion of Ayush services in the country. Since 

implementation of NAM scheme comes under purview of respective State/UT 
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Governments, accordingly no specific targets are being fixed by the Government 

of India. 

 
AYUSHMAN BHARAT DIGITAL MISSSION IN ANDHRA PRADESH 

3156. SHRI DAGGUMALLA PRASADA RAO: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

 
(a) the details of budget allocation under Ayushman Bharat Digital Mission 

(ABDM) in the State of Andhra Pradesh during the financial years 2021-2024, 

year-wise; 

(b) the total number of Ayushman Bharat Health Account (ABHA) created/linked 

under ABDM in the State of Andhra Pradesh, district-wise data till date; 

(c) whether the budget allocation for the said scheme has been reduced as 

compared to previous year, if so, the details thereof along with funds utilized by 

States and leftover till date; 

(d) whether the Government has examined/taken any steps to see the 

performance of the scheme and provide benefits of the scheme to the poor and 

those deprived of digital facilities in remote/rural areas, if so, the details thereof; 

and 

(e) whether the Government has received any concerns/identified any 

irregularities in the programme and if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 
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(a) to (c)  The details of budget allocation for Ayushman Bharat Digital Mission 

(ABDM) in the state of Andhra Pradesh during the financial years 2021-2024 are 

as follows:  

                                                                                 (Amount in  Rs. crores) 

Allocation Funds FY 21-22 FY 22-23 
FY 23-
24 

FY 24-
25 

Total 

HR [Human 
Resources] 

1.24 4.17 4.51 3.53 13.45 

ICE/CB [Information, 
Education 
andCommunication / 
Capacity Building] 

- 2.21 2.38 1.77 6.36 

Total 1.24 6.38 6.89 5.3 19.81 
 

A total of 4,21,21,726 Ayushman Bharat Health Accounts (ABHA) have 

been created as on 9th Dec 2024 in Andhra Pradesh. The district-wise Ayushman 

Bharat Health Accounts created under ABDM in Andhra Pradesh are listed in 

the enclosed Statement-I. 

The Union Cabinet had approved ABDM as a central sector scheme with 

the support of Rs. 500 crores to states/UTs for supporting human resources to 

implement ABDM: 

S.N
o 

Cost Head 
FY 

2021-22 
FY 2022-

23 
FY 2023-

24 
FY 

2024-25 
FY 

2025-26 
Total 

1 

Human 
resources 
for State/UT 
implementat
ion 

86.29 132.41 139.81 92.46 49.03 500 
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2 
TOTAL 
COST 

86.29 132.41 139.81 92.46 49.03 500 

 
As evident from the above table, the budgetary allocation under ABDM to the 

States/UTs has been provided in a tapered form. Accordingly, Andhra Pradesh’s 

budgetary allocation is more in FY 2023-24 compared to the present financial 

year. The same is true for budgetary allocation for other states/UTs also. The 

details of allocation and utilization of funds under the scheme by different states 

is provided in the enclosed Statement-II. 

(d) Various steps have been taken to assess the performance of the scheme. A 

public dashboard is available for NHA, the implementing body of ABDM, and the 

states/UTs to assess the different indicators reflecting the progress of the 

scheme. Based on the monitoring of these indicators, various initiatives like 

developing use cases for quick registration, easy payments; microsites program 

focused on increasing the adoption in the private sector; the digital health 

incentive scheme to incentivise health facilities and digital health tech 

companies to create digital records, the model facility initiative to create facilities 

doing end-to-end digitization etc. are being taken, in consultation and with the 

support of the states/UTs government has taken various steps to ensure that the 

benefits of the mission reach every citizen. Inclusion is one of the key principles 

of ABDM. The digital health ecosystem created by ABDM supports continuity of 

care across primary, secondary and tertiary healthcare in a seamless manner. 

It aids availability of health care services particularly in remote and rural areas 

through various technology interventions like telemedicine etc. 
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(e) NHA, the implementing body of ABDM has not received any 

concerns/identified any irregularities in the implementation of ABDM. 

STATEMENT-I 
The district-wise Ayushman Bharat Health Accounts created under 
ABDM in Andhra Pradesh 

District Names ABHAs Created 
East Godavari 44,17,431 
Guntur 41,00,451 
Krishna 40,31,971 
Kurnool 35,95,679 
Chittoor 33,87,064 
West Godavari 33,41,866 
Ananthapuramu 29,40,750 
Visakhapatnam 29,03,522 
Prakasam 28,06,894 
Srikakulam 23,35,397 
Vizianagaram 20,11,547 
Y.S.R. 18,58,574 
Sri Potti Sriramulu Nellore 18,28,229 
Tirupati 5,82,573 
Annamayya 5,79,583 
Sri Sathya Sai 5,54,421 
Anakapalli 3,79,052 
Alluri Sitharama Raju 1,26,019 
NTR 55,246 
Palnadu 45,725 
Eluru 44,377 
Kakinada 42,252 
Bapatla 41,052 
Dr. B.R. Ambedkar Konaseema 40,973 
Nandyal 37,362 
Parvathipuram Manyam 22,903 
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STATEMENT-II 
The details of allocation and utilization of funds under the scheme by different states 

  IEC/CB HR 

  FY 2024-25 FY 2023-24 FY 2022-23 FY 2021-22 FY 2024-25 FY 2023-24 FY 2022-23 FY 2021-22 

S
r. 
N
o 

State 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 

1 

Andaman 
and 

Nicobar 
Islands 

₹0.25 - ₹0.28 ₹0.01 ₹0.27 ₹0.01 ₹0.00 ₹0.00 ₹1.28 ₹0.08 ₹1.45 ₹0.31 ₹1.38 ₹0.10 ₹0.22 ₹0.00 

2 
Andhra 
Pradesh ₹1.77 - ₹2.38 ₹2.17 ₹2.21 ₹0.37 ₹0.00 ₹0.00 ₹3.53 ₹0.82 ₹4.51 ₹3.62 ₹4.17 ₹2.90 ₹0.64 ₹0.00 

3 
Arunach

al 
Pradesh 

₹0.26 - ₹0.33 ₹0.08 ₹0.31 ₹0.09 ₹0.00 ₹0.43 ₹1.28 ₹0.28 ₹1.59 ₹0.71 ₹1.51 ₹0.48 ₹0.24 ₹0.02 

4 Assam ₹0.86 - ₹1.30 ₹0.52 ₹1.20 ₹0.30 ₹0.00 ₹0.00 ₹2.41 ₹0.49 ₹3.86 ₹1.78 ₹3.57 ₹0.46 ₹0.55 ₹0.00 

5 Bihar ₹2.08 - ₹2.93 ₹0.00 ₹2.71 ₹0.68 ₹0.00 ₹0.00 ₹3.85 - ₹5.53 ₹2.00 ₹5.09 ₹1.09 ₹0.78 ₹0.00 

6 
Chandiga

rh ₹0.26 - ₹0.32 ₹0.02 ₹0.31 ₹0.00 ₹0.00 ₹0.00 ₹1.28 - ₹1.59 ₹0.03 ₹1.51 ₹0.04 ₹0.24 ₹0.00 

7 
Chhattis

garh ₹0.76 - ₹1.14 ₹0.02 ₹1.06 ₹0.27 ₹0.00 ₹0.00 ₹2.25 ₹0.46 ₹3.57 ₹0.00 ₹3.31 ₹0.43 ₹0.51 ₹0.00 

8 Delhi ₹0.65 - ₹0.93 ₹0.00 ₹0.86 ₹0.00 ₹0.00 ₹0.00 ₹2.25 - ₹3.28 ₹0.00 ₹3.04 ₹0.00 ₹0.47 ₹0.00 

9 Goa ₹0.25 - ₹0.29 ₹0.24 ₹0.27 ₹0.07 ₹0.00 ₹0.00 ₹1.28 ₹0.84 ₹1.45 ₹0.76 ₹1.38 ₹0.04 ₹0.22 ₹0.00 

1
0 

Gujarat ₹0.26 - ₹0.33 ₹0.30 ₹0.31 ₹0.14 ₹0.00 ₹0.00 ₹1.28 ₹0.69 ₹1.59 ₹0.21 ₹1.51 ₹0.52 ₹0.24 ₹0.00 

1
1 

Haryana ₹1.45 - ₹1.97 ₹0.00 ₹1.83 ₹0.46 ₹0.00 ₹0.00 ₹3.53 - ₹4.65 ₹0.00 ₹4.30 ₹0.68 ₹0.66 ₹0.00 

1
2 

Himachal 
Pradesh ₹0.76 ₹0.10 ₹1.14 ₹0.00 ₹1.06 ₹0.24 ₹0.00 ₹0.11 ₹2.25 ₹0.07 ₹3.57 ₹0.19 ₹3.31 ₹0.62 ₹0.51 ₹0.00 

1
3 

Jammu 
andKash

mir 
₹0.49 - ₹0.67 ₹0.20 ₹0.62 ₹0.14 ₹0.00 ₹0.00 ₹2.09 - ₹2.84 ₹0.00 ₹2.65 ₹0.12 ₹0.41 ₹0.03 
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  IEC/CB HR 

  FY 2024-25 FY 2023-24 FY 2022-23 FY 2021-22 FY 2024-25 FY 2023-24 FY 2022-23 FY 2021-22 

S
r. 
N
o 

State 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 

1
4 

Jharkhan
d ₹0.56 ₹0.20 ₹0.80 ₹0.00 ₹0.74 ₹0.37 ₹0.00 ₹0.40 ₹2.09 ₹0.49 ₹2.99 ₹0.81 ₹2.78 ₹0.68 ₹0.43 ₹0.00 

1
5 

Karnatak
a ₹0.89 - ₹1.36 ₹0.48 ₹1.26 ₹0.06 ₹0.00 ₹0.00 ₹2.41 ₹0.60 ₹4.00 ₹1.78 ₹3.70 ₹0.22 ₹0.57 ₹0.00 

1
6 

Kerala ₹1.46 - ₹2.02 ₹0.54 ₹1.87 ₹0.25 ₹0.00 ₹0.00 ₹3.53 ₹0.24 ₹4.80 ₹1.13 ₹4.43 ₹0.80 ₹0.68 ₹0.00 

1
7 

Ladakh ₹0.89 ₹0.06 ₹1.34 ₹0.25 ₹1.24 ₹0.22 ₹0.00 ₹0.00 ₹2.41 ₹0.76 ₹3.86 ₹1.04 ₹3.57 ₹0.56 ₹0.55 ₹0.00 

1
8 

Lakshwa
deep ₹0.25 - ₹0.28 ₹0.00 ₹0.27 ₹0.12 ₹0.00 ₹0.00 ₹1.28 - ₹1.45 ₹0.00 ₹1.38 ₹0.68 ₹0.22 ₹0.00 

1
9 

Madhya 
Pradesh ₹0.24 - ₹0.28 ₹1.30 ₹0.26 ₹0.05 ₹0.00 ₹0.00 ₹1.28 - ₹1.45 ₹1.09 ₹1.38 ₹0.07 ₹0.22 ₹0.00 

2
0 

Maharas
htra ₹1.64 - ₹2.28 ₹0.00 ₹2.11 ₹0.53 ₹0.00 ₹0.55 ₹3.69 ₹0.83 ₹5.09 ₹0.05 ₹4.69 ₹0.31 ₹0.72 ₹0.00 

2
1 

Manipur ₹2.19 - ₹3.08 ₹0.16 ₹2.85 ₹0.00 ₹0.00 ₹0.00 ₹3.85 ₹0.32 ₹5.53 ₹1.28 ₹5.09 ₹0.44 ₹0.78 ₹0.00 

2
2 

Meghalay
a ₹0.31 ₹0.07 ₹0.38 ₹0.37 ₹0.36 ₹0.07 ₹0.00 ₹0.00 ₹1.44 ₹0.72 ₹1.74 ₹0.92 ₹1.64 ₹0.38 ₹0.26 ₹0.00 

2
3 

Mizoram ₹0.31 ₹0.06 ₹0.39 ₹0.29 ₹0.36 ₹0.16 ₹0.00 ₹0.00 ₹1.44 ₹0.54 ₹1.74 ₹0.67 ₹1.64 ₹0.55 ₹0.26 ₹0.00 

2
4 

Nagaland ₹0.26 ₹0.07 ₹0.32 ₹0.09 ₹0.31 ₹0.14 ₹0.00 ₹0.41 ₹1.28 ₹0.41 ₹1.59 ₹0.09 ₹1.51 ₹0.38 ₹0.24 ₹0.00 

2
5 

Odisha ₹0.27 - ₹0.34 ₹0.00 ₹0.32 ₹0.08 ₹0.00 ₹0.00 ₹1.28 - ₹1.59 ₹0.00 ₹1.51 ₹0.20 ₹0.24 ₹0.05 

2
6 

Puduche
rry ₹1.22 - ₹1.62 ₹0.16 ₹1.50 ₹0.00 ₹0.00 ₹0.00 ₹3.53 - ₹4.51 ₹0.72 ₹4.17 ₹0.00 ₹0.64 ₹0.00 

2
7 

Punjab ₹0.26 - ₹0.33 ₹0.25 ₹0.31 ₹0.01 ₹0.00 ₹0.15 ₹1.28 - ₹1.59 ₹0.75 ₹1.51 ₹0.10 ₹0.24 ₹0.00 

2
8 

Rajastha
n ₹0.82 - ₹1.21 ₹0.60 ₹1.12 ₹0.11 ₹0.00 ₹0.00 ₹2.41 ₹0.83 ₹3.71 ₹1.90 ₹3.44 ₹0.09 ₹0.53 ₹0.00 

2
9 

Sikkim ₹1.59 - ₹2.18 ₹0.13 ₹2.02 ₹0.00 ₹0.00 ₹0.20 ₹3.69 ₹0.13 ₹4.95 ₹0.07 ₹4.56 ₹0.00 ₹0.70 ₹0.00 
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  IEC/CB HR 

  FY 2024-25 FY 2023-24 FY 2022-23 FY 2021-22 FY 2024-25 FY 2023-24 FY 2022-23 FY 2021-22 

S
r. 
N
o 

State 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 
Allocat

ion 
Disburse

ment 

3
0 

Tamil 
Nadu ₹0.25 - ₹0.29 ₹0.00 ₹0.27 ₹0.07 ₹0.00 ₹0.53 ₹1.28 - ₹1.45 ₹1.04 ₹1.38 ₹0.12 ₹0.22 ₹0.00 

3
1 

Telangan
a ₹1.64 - ₹2.24 ₹0.00 ₹2.08 ₹0.18 ₹0.00 ₹0.00 ₹3.69 - ₹4.95 ₹0.62 ₹4.56 ₹2.28 ₹0.70 ₹0.70 

3
2 

DNDDD ₹0.91 ₹0.05 ₹1.39 ₹0.14 ₹1.29 ₹0.32 ₹0.00 ₹0.00 ₹2.41 - ₹4.00 ₹0.29 ₹3.70 ₹0.47 ₹0.57 ₹0.00 

3
3 

Tripura ₹0.32 ₹0.08 ₹0.40 ₹0.00 ₹0.37 ₹0.09 ₹0.00 ₹0.00 ₹1.44 ₹0.17 ₹1.74 ₹0.74 ₹1.64 ₹0.08 ₹0.26 ₹0.00 

3
4 

Uttar 
Pradesh ₹3.44 ₹0.86 ₹4.98 ₹0.18 ₹4.61 ₹0.00 ₹0.00 ₹0.00 ₹4.49 ₹0.52 ₹7.27 ₹0.00 ₹6.67 ₹0.00 ₹1.02 ₹0.00 

3
5 

Uttarakh
and ₹0.53 - ₹0.75 ₹0.36 ₹0.70 ₹0.34 ₹0.00 ₹0.00 ₹2.09 ₹0.04 ₹2.99 ₹0.01 ₹2.78 ₹0.78 ₹0.43 ₹0.00 

3
6 

West 
Bengal ₹1.88 - ₹2.64 ₹2.55 ₹2.45 ₹0.61 ₹0.00 ₹0.31 ₹3.69 - ₹5.24 ₹3.76 ₹4.83 ₹0.80 ₹0.74 ₹0.30 

Total ₹32.23 ₹1.55 ₹44.91 ₹11.40 ₹41.69 ₹6.55 ₹0.00 ₹3.10 ₹85 ₹10 ₹118 ₹28 ₹109 ₹17 ₹17 ₹1.10 
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िā³स िशखर सÌमेलन, 2024 

3157. ®ी िगåरधारी यादवः 

³या िवदेश मंýी यह बतान ेकì कृपा कर¤ग ेिकः 

(क) अĉूबर, 2024 म¤ हòई िā³स घोषणा का Êयौरा ³या है; 

(ख) िā³स िशखर सÌमेलन के दौरान सभी सदÖय दशेŌ के बीच आपसी Óयापार को बढ़ावा दनेे के 

िलए िकन-िकन समझौतŌ पर हÖता±र िकए गए; 

(ग) िā³स ब§क कì वतªमान िÖथित ³या है; 

(घ) ³या िā³स के सभी सदÖय दशे अपनी-अपनी मुþाओ ंम¤ एक दसूर ेके साथ Óयापार कर सकते 

ह§; और 

(ङ) यिद हां, तो तÂसंबंधी Êयौरा ³या है? 

िवदेश मýंालय म¤ राºय मýंी; तथा वÖ ý मýंालय म¤ राºय मýंी (®ी पिबý माग¥åरटा): 

(क) भारत िā³स के साथ अपने संबंधŌ को महÂव देता है, जो परामशª एवं सहयोग के िलए एक 

मूÐयवान मंच के łप म¤ उभरा है, और िजसने आपसी समझ को बढ़ावा देने म¤ सहायता कì है। िā³स 

दशेŌ के नेताओ ंने łस कì अÅय±ता म¤ आयोिजत XVI िā³स िशखर सÌमेलन के िलए 22-24 

अ³टूबर 2024 तक कज़ान (łस) म¤ मलुाक़ात कì। XVI िā³स िशखर सÌमेलन का िवषय 

'Æयायसंगत वैिĵक िवकास और सरु±ा के िलए बहòप±वाद को मजबूत करना'था। िशखर सÌमेलन के 

पåरणामÖवłप कज़ान घोषणा नामक एक पåरणाम दÖतावेज़ तैयार हòआ, िजसे सभी िā³स देशŌ 

Ĭारा अंगीकृत िकया गया। 

 (ख) शूÆय  

(ग) Æयू डेवलपम¤ट ब§क (एनडीबी), िजसे सामाÆयतः िā³स ब§क के łप म¤ जाना जाता है, āाजील, 

łस, भारत, चीन और दि±ण अĀìका (āी³स) Ĭारा Öथािपत एक बहòप±ीय िवकास ब§क है, िजसका 

उĥेÔय उभरते बाजारŌ और िवकासशील दशेŌ (ईएमडीसी) म¤ अवसंरचना और सतत िवकास 

पåरयोजनाओ ंके िलए संसाधन जुटाना है। 2021 म¤, 2 नए सदÖय, बांµलादशे और संयĉु अरब 
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अमीरात, एनडीबी म¤ शािमल हòए। इसके अितåरĉ, 2023 म¤, िमą एनडीबी म¤ शािमल हो गया। 

सÖंथापक सदÖय के łप म¤, भारत एनडीबी म¤ 18.98% कì िहÖसेदारी और मतदान शिĉ रखता 

है। 30 िसतंबर, 2024 तक, एनडीबी Ĭारा 35.54 िबिलयन अमरीकì डालर का िव°पोषण सिहत 

वैिĵक Öतर पर कुल 101 पåरयोजनाओ ंको मंजूरी दी गई है। भारत एनडीबी से सबसे बड़ा ऋण 

ÿाĮकताª है और इसके पास 28 पåरयोजनाए ंतथा 9.09 िबिलयन डॉलर का पåरÓयय के साथ कुल 

पोटªफोिलयो रािश का 26% िहÖसा है।   

(घ)  िā³स के अंतगªत ऐसी कोई ÓयवÖथा नहé है। 

(ङ) लागू नहé।  

                                      

PROMOTION OF CHEMICAL MANUFACTURING UNITS 

3158. SHRI NAGESH BAPURAO AASHTIKAR PATIL: 

   Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a): whether there are any Government scheme to support small-scale 

chemical manufacturing units in Hingoli; and 

(b): if so, the details of incentives or assistance that are being provided under 

these schemes, if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a): Government of India through Ministry of Micro, Small and Medium 

Enterprises (MSME) is implementing various schemes /programmes for 

promotion and development of MSMEs including Chemical Manufacturing 

MSMEs, which inter alia includes; (i) MSME Champions Scheme; (ii) Micro and 
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Small Enterprises Green Investment and Financing for Transformation (MSE-

GIFT) Scheme; (iii) MSE Scheme for Promotion and Investment in Circular 

Economy (MSE-SPICE Scheme); (iv) Micro and Small Enterprises Cluster 

Development Programme (MSE-CDP) Scheme; and (v) Procurement and 

Marketing Support (PMS) Scheme. 

(b): The details of incentives or assistance provided to MSME under these 

schemes, are given in the enclosed Statement. 

STATEMENT 

A:  Financial Assistance to MSMEs under MSME Champion Scheme: 

MSME Champions Scheme: 

MSME Champions Scheme is a Central Sector Scheme applicable to the Udyam 

registered manufacturing Micro, Small and Medium Enterprises (MSMEs) 

across India. The end objective is to pick up clusters and enterprises and 

modernize their processes, reduce wastages, sharpen business 

competitiveness, and facilitate their National and Global reach and excellence.  

It comprises of three components i.e.,  

i. MSME-Sustainable (ZED) Certification Scheme (launched on 28.04.2022) 

ii. MSME-Competitive (Lean) Scheme (launched on 10.03.2023)  

MSME-Innovative (Incubation, Design and IPR) Scheme (launched on 

10.3.2022) 

The details of the Scheme components under MSME Champions Scheme are 

as follows: 
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i) MSME-Sustainable (ZED) Certification Scheme 

 Objective: 

The ZED Certification envisages promotion of Zero Defect Zero Effect (ZED) 

practices amongst MSMEs so as to encourage and enable MSMEs for 

manufacturing of quality products using latest technology, tools and to 

constantly upgrade their processes for achievement of high quality and high 

productivity with the least effect on the environment and promote adoption of 

ZED practices. 

Cost of Certification  

• Certification Level 1: BRONZE: Rs. 8,000/- 

• Certification Level 2: SILVER: Rs. 32,000/- 

• Certification Level 3: GOLD: Rs. 72,000/- 

 

Nature of Assistance: 

Subsidy on Cost of ZED certification: 

• Joining Reward of Rs. 10,000/- (Bronze will become free if availed)  

• 80-60-50% for Micro, Small and Medium MSMEs respectively. 

• 100% subsidy for Women owned MSMEs 

Additional subsidy: 

• 10% for SC/ST owned MSMEs OR MSMEs in 

NER/Himalayan/LWE/Island territories/aspirational districts. 

• 5% for MSMEs which are also a part of the SFURTI OR Micro and Small 

Enterprises - Cluster Development Programme (MSE-CDP) of the 

Ministry. 
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Financial Assistance in Testing/Quality/Product Certification: 

 Up to 75% of the total cost against multiple Testing/System/Product 

Certification, with the maximum ceiling of subsidy being Rs. 50,000/-  

Handholding Support: 

 Up-to Rs.2 lakhs for consultancy for all ZED certified MSMEs. 

Support in Technology Upgradation for Zero Effect Solutions:  

 Up-to Rs. 3 lakhs for all ZED certified MSMEs 

 

ii) MSME-Competitive (LEAN) Scheme 

 Objective:   

The objective of the scheme is to enhance the Domestic and Global 

Competitiveness of MSMEs through the application of various Lean Techniques 

That inter-alia includes: 

 Reduction in: 

• Rejection Rates 

• Product and Raw Material Movements 

• Product Cost 

 Optimization of: 

• Space Utilization 

• Resources like Water, Energy, Natural Resources Etc. 

 Enhancement of: 

• Quality of Products and Process 

• Production and Export Capabilities 

• Workplace Safety 
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• Knowledge and Skill Set 

• Innovative Work Culture 

• Social and Environmental Accountability 

• Profitability 

• Introduction and Awareness to Industry 4.0 

• Digital Empowerment 

Implementation Cost (Max. per unit) 

 Basic Level: Free 

 Intermediate Level: ₹ 1,20,000 + Taxes 

 Advanced Level: ₹ 2,40,000 + Taxes 

 

Nature of Assistance: 

Beneficiary Contribution 

• Basic – NA 

• Intermediate Level: 10% of Total Cost of Implementation i.e., up to ₹ 

12,000 + Taxes per unit (Max.) 

• Advanced Level: 10% of Total Cost of Implementation i.e., up to ₹ 

24,000 + Taxes per unit (Max.) 

 

GOI Contribution: 

• Basic Level: NA 

• Intermediate Level: MSME unit will be entitled for up to ₹ 1,08,000 

(max.) towards the Implementation cost (Taxes Extra) 

• Advanced Level: MSME unit will be entitled for up to ₹ 2,16,000 (max.) 

towards the Implementation cost (Taxes Extra) 
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Additional Benefit 

• Basic Level: NA 

• Intermediate Level and Advanced Level:  

a) Additional 5% GOI contribution for MSMEs which are part of SFURTI 

Clusters, Woman/SC/ ST owned, NER located MSMEs. 

b) OEM/ Industry Association route  

• Additional 5% GoI contribution shall be given to the MSMEs 

registering through Industry Association/ OEM after completion 

of all levels.  

 ₹ 5000/ per MSME shall be given to OEM/ Association after 

completing all stages of lean intervention. 

 For availing this benefit MSME unit need to mention on while 

applying – Applying under Original Equipment Manufacturer 

(OEM) or Applying under Industry Association (IA). 

iii)      MSME-Innovative (Incubation, Design and IPR) Scheme 

 Objective:  

MSME Innovative is a new concept for MSMEs with a combination of 

innovation in incubation, design intervention and by protecting IPR in a single 

mode approach to create awareness amongst MSMEs about India’s 

innovation and motivate them to become MSME Champions. This will act as 

a hub for innovation activities facilitating and guiding development of ideas 

into viable business proposition that can benefit society directly and can be 

marketed successfully. 
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Nature of Assistance: 

Incubation 

 Financial Assistance to HI for developing and nurturing the ideas- shall 

be provided up to maximum of Rs. 15 lakh per idea to HI.  

 

 Financial assistance for Plant and Machinery to HI up to Rs. 1.00 cr. 

(max) - shall be provided for procurement and installation of relevant 

plant and machines including hardware and software etc. in BI for 

RandD activities and common facilities for incubatees of BI. 

Design 

 Design Project: 75% of the total project cost will be contributed by GoI 

up to a maximum of Rs. 40 lakh  

 Student Project: 75% of the total project cost will be contributed by 

GoI up to a maximum of Rs. 2.5 lakh  

IPR 

 A Grant of up to Rs. 1 crore would be provided to an IPFC in milestone-

based (three or more) instalments 

 Reimbursement for registration of Patent, Trademark, 

Geographical Indications (G.I.), Design: The maximum financial 

assistance to the eligible applicants under the IPR component is as 

follows: 
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S. 
No
. 

Item Maximum Financial 
Assistance 

i. Foreign Patent Rs. 5.00 lakh 
ii. Domestic Patent Rs. 1.00 lakh 
iii. GI Registration Rs. 2.00 lakh 
iv. Design Registration Rs. 0.15 lakh 
v. Trademark Rs. 0.10 lakh 

 

B:  Micro and Small Enterprises Green Investment and Financing for 

Transformation (MSE-GIFT) Scheme 

Ministry of Micro, Small and Medium Enterprises (MoMSME) has formulated 

MSE-GIFT scheme with an outlay of Rs 478 Cr for the period of 2023-24 to 

2025-26 to develop an ecosystem wherein institutional finance is made available 

to MSEs at a concessional cost to minimize/ overcome the incremental cost of 

clean/green technologies, which include energy from renewable sources like 

solar, wind, biogas, etc.; clean transportation that involves lower greenhouse 

gas emissions; energy-efficient projects like green building; waste management 

that includes recycling, efficient disposal, and conversion to energy, etc 

  The key components of the MSE-GIFT Scheme include: 

i. Interest Subvention Component: This component provides 

affordable finance to MSEs for adopting green technologies by 

offering a 2% interest subvention per annum for a maximum of 

5 years on term loans up to INR 2 crores.  

ii. Risk Sharing Facility: The scheme offers a Risk Sharing 

Facility to cover loans up to INR 2 crores for MSEs, providing 
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financial assistance under a hybrid model to mitigate risk for 

financial institutions 

C:   Micro and Small Enterprises- Scheme for Promotion and Investment 

in Circular Economy (MSE-SPICE) Scheme 

• Eligibility: 

a. All Micro and Small Enterprises (MSEs) registered with the UDYAM 

portal of the Ministry of Micro, Small and Medium Enterprises are 

eligible to participate.  

b. MSE units must comply with Extended Producer Responsibility (EPR) 

and Waste Recycling targets set for industries. 

c. The investment of the unit should be towards the 11 identified CE 

sectors as per the scheme guidelines. 

• Financial Assistance: 

(a) The loan size under the MSE-SPICE Scheme varies based on the project 

cost. For Brownfield projects in MSEs, the maximum project cost 

admissible under the scheme is INR 50 Lakhs, with a 25% subsidy on 

the cost of Plant and Machinery only.  

(b) Projects costing more than INR 50 Lakhs are also admissible under the 

scheme, but the subsidy is limited to a maximum of INR 12.5 Lakhs/units. 

D:   Micro and Small Enterprises - Cluster Development Programme 

(MSE-CDP) 
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The Ministry of Micro, Small and Medium Enterprises (MSME), 

Government of India (GoI) has adopted the Cluster Development approach as a 

key strategy for enhancing the productivity and competitiveness as well as 

capacity building of Micro and Small Enterprises (MSEs) and their collectives in 

the country. A cluster is a group of enterprises located within an identifiable and 

as far as practicable, contiguous area and producing same / similar products / 

services. The essential characteristics of enterprises in a cluster are (a) 

Similarity or complementarity in the methods of production, quality control and 

testing, energy consumption, pollution control, etc (b) Similar level of technology 

and marketing strategies / practices (c) Similar channels for communication 

among the members of the cluster (d) Common challenges and opportunities. 

Components: 

I. Common Facility Centers (CFCs): 

           The GoI grant will be restricted to 70% the cost of project from Rs. 5.00 

crore to Rs. 10.00 crore and 60% of the cost of project from Rs. 10.00 

crore to Rs. 30.00 crore. In case of NE and Hill States, Island territories, 

Aspirational  District, GoI grant will be 80% of the cost of project from Rs. 

5.00 crore to Rs. 10.00 crore and 70% of the cost of project from Rs. 10.00 

crore to Rs. 30.00 crore. The project for CFC with project cost more than 

Rs. 30.00 crore can also be considered but the GoI assistance would be 

calculated by taking into account the maximum eligible project cost of Rs. 

30.00 crore.  

II.  Infrastructure Development:  
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The GoI grant will be restricted to 60% of the cost of project from Rs. 5.00 

crore to Rs. 15.00 crore for setting up of new Industrial Estate/Flatted 

Factory Complex and GoI grant will be 50% of the cost of project from Rs. 

5.00 crore to Rs. 10.00 crore for up-gradation of existing Industrial 

Estate/Flatted Factory Complex. In case of NE and Hill States, Island 

territories, Aspirational Districts, GoI grant will be 70% of the cost of 

project from Rs. 5.00 crore to Rs. 15.00 crore for setting up of new 

Industrial Estate/ Flatted Factory Complex and 60% of the cost of project 

cost from Rs. 5.00 crore to Rs.10.00 crore for up-gradation of existing 

Industrial Estate/Flatted Factory Complex. The project for ID with project 

cost more than Rs.10.00 crore/15.00 crore can also considered but the 

GoI assistance would be calculated by taking into account the maximum 

eligible project cost of Rs. 10.00 crore/15.00 crore.   

E:   Procurement and Marketing Support Scheme(PMS) 

To enhance the marketability of products and services in the MSME sector, 

Ministry of MSME has introduced Procurement and Marketing Scheme (PMS) 

in November 2019 and revised during July, 2022 with the following objectives: 

• To encourage Micro and Small Enterprises (MSEs) to develop domestic 

markets and promotion of new market access initiatives. 

• To facilitate market linkages for effective implementation of Public 

Procurement Policy for MSEs Order of 2012. 
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• To educate MSMEs on various facets of business development. 

• To create an overall awareness about Public Procurement Policy for 

MSEs, Trade Fairs, latest market techniques, Modern Packaging 

Techniques, e-Commerce, Bar Code, Export, GeM and other such related 

topics etc. 

SCHEME COMPONENT DETAILS  

S.N
o 

COMPONENT SCALE OF ASSISTANCE 

1 Domestic Trade Fairs/ 
Exhibitions: 
Supporting MSEs to 
participate/ Organizing 
fairs/ Exhibitions 
 

(i)Subsidy on space rent charges and 
contingency expenditure including travel, 
freight charges etc up to Rs 1.50 Lakh in 
Metro/A class city and Rs.80,000 in other 
cities for each MSE unit. 
 
(ii)Trade Fair as decided by Empowered 
committee with IF Wing concurrence 

2 Workshops/ Seminars/ 
Vendor Development 
Program 
 

 Up to Rs. 5.0 lakh (Max.) per programme to 
Implementing Agencies 

3 Adoption of Bar Code 
from Micros Enterprises 
 

Reimbursement up to 80% one-time 
registration and annual recurring fee (1st - 3 
years) subject to max. Rs 50,650/-) 

4 Adoption of e-
Commerce Platform 

Reimbursement up to 75% annual / 
subscription         fee subject to max. Rs 
25,000/- for on-boarding on “MSME Global 
Mart” being run by NSIC. 

5 Adoption of Modern 
Packaging Techniques 
 

Up to Rs 15 lakh / cluster for empanelling 
packaging expert organizations like IIP, NID, 
NIFT to provide consultancy services 
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6 Development of Retail 
Outlet 
 

Up to 30 lakh for infrastructure outlet area of 
500 sq.ft for GI products, subject to 50% 
contribution from the retaile 

 

 
 

EMPANELLED HOSPITALS IN KERALA 

3159. SHRI RAJMOHAN UNNITHAN: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of public and private hospitals empanelled under Ayushman 

Bharat Pradhan Mantri Jan ArogyaYojana (AB-PMJAY) in Kerala, district-wise; 

(b) whether the Government has any plan to include new empanelled hospital in 

Kerala under the said Yojana, if so, the details thereof; and 

(c) whether there are any proposals received from the State Government in this 

regard, if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c): District-wise details of number of public and private hospitals 

empaneled in the State of Kerala under Ayushman Bharat- Pradhan Mantri Jan 

ArogyaYojana (AB-PMJAY) are given in the enclosed Statement. 

Hospital empanelment is a continuous process and is undertaken based 

on the requirements and availability of healthcare providers (meeting AB-PMJAY 

criteria) within a given State/UT. As public health is a State subject, the 

responsibility of empaneling hospitals under AB-PMJAY lies with the respective 
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State/UT. The Government of India encourages States/UTs to empanel more 

hospitals under the scheme to ensure access to quality healthcare to all eligible 

beneficiaries. 

STATEMENT 
District-wise details of number of public and private hospitals empaneled 

in the State of Kerala under AB-PMJAY 
 

District 
Empaneled Private 
Hospitals 

Empaneled Public 
Hospitals 

Alappuzha 10 10 
Ernakulam 32 18 
Idukki 10 6 
Kannur 22 15 
Kasaragod 21 11 
Kollam 26 14 
Kottayam 15 16 
Kozhikode 68 17 
Malappuram 72 21 
Palakkad 20 15 
Pathanamthitta 12 8 
Thiruvananthapuram 30 33 
Thrissur 30 11 
Wayanad 17 7 

Note: Data as on date 09.12.2024 
 

 
JAKs IN RAJASTHAN  

3160. SHRI KULDEEP INDORA:  

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to 

state: 
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(a) whether the Government has set any target to open more Jan 

AushadhiKendras across the country;  

(b) if so, the details thereof;  

(c) the details of Jan AushadhiKendras functional in Rajasthan;  

(d) the number of applications received for opening Jan AushadhiKendras in 

Rajasthan, district-wise; and  

(e) the number of applications approved in the last one year? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a) and (b): The Government has decided to open 25,000 Jan Aushadhi Kendras 

(JAKs) across the country by March 2027. Online applications have been invited 

from all districts of the country through the website www.janaushadhi.gov.in. 

(c): Till 30.11.2024, a total of 455 Jan Aushadhi Kendras have been opened in 

Rajasthan. District- wise number of JAKs opened in Rajasthan is given as 

enclosed Statement-I.  

(d) and (e): Under PMBJP, a total of 2303 applications have been received for 

opening of JAKs in the state of Rajasthan, of which 869 applications have been 

approved during the last one-year. Out of 869 applications, 312 JAKs have 

already been opened and 557 applications have been given in-principle approval 

for obtaining drug license. District-wise number of the approved applications in 

the state of Rajasthan during the last one year is given as enclosed Statement-

II.  
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STATEMENT-I 
 

District-wise number of JAKs opened in the State of Rajasthan till 
30.11.2024 

Sl. No. Name of the District No. of JAKs opened 
1 Ajmer 4 
2 Alwar 22 
3 Banswara 3 
4 Baran 2 
5 Barmer 7 
6 Bharatpur 5 
7 Bhilwara 9 
8 Bikaner 8 
9 Bundi 3 

10 Chittorgarh 5 
11 Churu 10 
12 Dausa 9 
13 Dholpur 6 
14 Dungarpur 3 
15 Ganganagar 9 
16 Hanumangarh 19 
17 Jaipur 127 
18 Jaisalmer 4 
19 Jalore 10 
20 Jhalawar 3 
21 Jhunjhunu 23 
22 Jodhpur 20 
23 Karauli 6 
24 Kota 10 
25 Nagaur 21 
26 Pali 8 
27 Rajsamand 5 
28 SawaiMadhopur 9 
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29 Sikar 17 
30 Sirohi 4 
31 Tonk 9 
32 Udaipur 5 
33 Pratapgarh 2 
34 Deeg 1 
35 Didwana-Kuchaman 17 
36 Dudu 1 
37 Khairthal-Tijara 3 
38 Gangapurcity 2 
39 Phalodi 1 
40 Neem Ka Thana 1 
41 Beawar 1 
42 Balotra 1 
43 Anupgarh 1 
44 Salumbar 2 
45 Jodhpur (Gramin) 5 
46 Sanchore 1 
47 Shahpura 1 
48 Kekri 1 
49 Kotputli-Behror 4 
50 Jaipur (Gramin) 5 

Total 455 
 
 

STATEMENT-II 
 

District-wise details of the approved applications in the state of  
Rajasthan  during the last one year 

Sl. 
No. 

District 
In-principle 

approval given 
Store 

Opened 
 Total 

1 Ajmer 10 3 13 
2 Alwar 21 19 40 
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3 Anoopgarh 1 1 2 
4 Balotra 6 3 9 
5 Banswara 10 1 11 
6 Baran 10 1 11 
7 Barmer 10 3 13 
8 Beawar 7 1 8 
9 Bharatpur 24 3 27 

10 Bhilwara 10 5 15 
11 Bikaner 7 4 11 
12 Bundi 15 2 17 
13 Chittorgarh 12 4 16 
14 Churu 11 5 16 
15 Dausa 27 7 34 
16 Deeg 6 1 7 
17 Dholpur 10 5 15 

18 
DidwanaKucha

man 5 6 11 
19 Dungarpur 8 0 8 
20 Ganganagar 31 7 38 
21 Gangapurcity 6 2 8 
22 Hanumangarh 19 12 31 
23 Jaipur 71 106 177 
24 Jaipur Gramin 11 3 14 
25 Jaisalmer 7 3 10 
26 Jalore 13 5 18 
27 Jhalawar 6 1 7 
28 Jhunjhunu 20 16 36 
29 Jodhpur 20 10 30 
30 Jodhpur Gramin 3 2 5 
31 Karauli 6 6 12 
32 Kekri 1 0 1 
33 Khairthal-Tijara 1 2 3 
34 Kota 12 6 18 
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35 Kotputli-Behror 1 0 1 
36 Nagaur 13 11 24 

37 
Neem Ka 

Thana 3 3 6 
38 Pali 14 5 19 
39 Phalodi 2 2 4 
40 Pratapgarh 8 1 9 
41 Rajsamand 7 2 9 
42 Salumbar 1 1 2 
43 Sanchor 2 0 2 
44 SawaiMadhopur 16 7 23 
45 Sikar 23 13 36 
46 Sirohi 6 2 8 
47 Tonk 16 7 23 
48 Udaipur 8 3 11 

Grand Total 557 312 869 
 
 

दवाइयŌ और सिजªकल उपकरणŌ कì कìमत¤ 
 

3161.®ी दरोगा ÿसाद सरोजः 

 ³या रसायन और उवªरक मंýी यह बताने कì कृपा कर¤गे िक : 

(क) ³या भारत म¤ िवगो, आईवी सेट, िफ³सेटर, िविøल Ňेड, कमर बेÐट जैसे अिधकांश 

िचिकÂसा या शÐय िचिकÂसा उपकरणŌ और दवाओ ंके थोक मूÐय तथा िबøì मूÐय के बीच 5 से 

100 गुना का अंतर है; 

(ख) ³या दवाओ ंऔर शÐय िचिकÂसा उपकरणŌ के मूÐय िनधाªरण पर सरकार का कोई िनयंýण 

है; 

(ग) यिद हां, तो तÂसंबंधी Êयौरा ³या है और इसके िलए िकस ÿािधकारी को िनयĉु िकया गया 

है; 
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(घ) यिद नहé, तो इसके ³या कारण ह§; 

(ङ) ³या सरकार डीलरŌ को दवा और शÐय िचिकÂसा उपकरणŌ कì आपूितª वाली दवा कंपिनयŌ 

Ĭारा िनधाªåरत मूÐयसे दो से तीन गनुा अिधक खुदरा मूÐय अंिकत करने कì कोई योजना बना रही 

है; और 

(च) ³या सरकार का देश म¤ िनजी अÖपतालŌ और डॉ³टरŌ Ĭारा परामशª शुÐक के मनमाने और 

अंधाधुंध संúह को िनयंिýत करन ेका ÿÖताव है? 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक  
मýंालय म¤ राºय मýंी (®ीमती अनुिÿया पटेल) : 

(क) से (ङ): औषध िवभाग (डीओपी) के तहत राÕůीय औषध मूÐय िनधाªरण ÿािधकरण 

(एनपीपीए) औषिध (मूÐय िनयýंण) आदेश, 2013 (डीपीसीओ, 2013) कì अनसुूची-Iम¤ शािमल 

दवाओ ंका अिधकतम मूÐयिनयत करता है। अनुसूिचत औषिधयŌ के सभी िविनमाªताओ ंको अपने 

उÂपादŌ कì िबøì एनपीपीए Ĭारा िनयत िकए गए अिधकतम मूÐय (साथ ही लागू माल और सेवा कर) 

के भीतर करनी होती है। गैर-अनसूुिचत फॉमूªलेशनŌ के मामले म¤, िविनमाªता को अपने Ĭारा शłु कì 

गई औषिधय¤ का अिधकतम खुदरा मूÐय (एमआरपी) िनधाªåरत करने कì Öवतंýता है। हालांिक, 

डीपीसीओ, 2013 के अनसुार, कोई भी िविनमाªता गैर-अनुसूिचत औषिध के एमआरपी म¤ िपछले 

12 महीनŌ के दौरान ÓयाĮ एमआरपी के 10% से अिधक कì वृिĦ नहé कर सकता है। इसके अलावा, 

एनपीपीए डीपीसीओ 2013 म¤ यथा पåरभािषत नई औषिधका खुदरा मूÐय भी िनधाªåरत करता है। 

एनपीपीए मूÐयŌ कì िनगरानी करता है और उÐलंघन कì åरपोटª/सूचना िमलने पर डीपीसीओ, 2013 

के मौजूदा ÿावधानŌ के अनसुार दोषी कंपिनयŌ के िवŁĦकारªवाई शłु करता है। हालांिक, आपूितª 

®ृंखला म¤ िविभÆन चरणŌ म¤ िविभÆन िहतधारकŌ को िदए जाने वाले मािजªन और छूट सिहत 

Óयावसाियक गितिविधयां डीपीसीओ, 2013 के दायर ेम¤ नहé आती ह§। डीपीसीओ, 2013 के अनुसार 

सिजªकल उपकरण जैसे िवगो, आईवीसटे, िफ³सेटर, िविøल Ňेड, कमर बेÐटगैर-अनसुूिचत वÖतएु ं
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ह§। तदनुसार, कानून के अनसुार मूÐयŌ म¤ विृĦ के संदभª म¤ िकसी भी उÐलंघन के िलए उनकेमूÐयŌ 

कì िनगरानी कì जाती है। 

(च): ÖवाÖÃय और पåरवार कÐयाण मंýालय Ĭारा दी गई सूचना के अनुसार, सरकार ने उनके 

Ĭारा ÿदान कì जाने वाली सिुवधाओ ंऔर सेवाओ ंके Æयूनतम मानकŌ को िनधाª åरत करने के उĥेÔय 

से नैदािनक ÿितķान (पंजीकरण और िविनयमन) अिधिनयम, 2010 (सीई अिधिनयम) को 

अिधिनयिमत िकया। सीई अिधिनयम सरकारी और िनजी दोनŌ ÖवाÖÃय सुिवधाकेÆþŌ(सशľ बलŌ 

के सिुवधाकेÆþŌ के अलावा) म¤ ³लीिनक, अÖपताल, नैदािनक क¤ þŌ सिहत सभी ÿकार के नैदािनक 

ÿितķानŌ पर लागू होता है, यिद इसे राºयŌ/संघ राºय ±ेýŌ Ĭारा अंगीकृत और कायाªिÆवत िकया 

जाता है। नैदािनक ÿितķान (क¤ þ सरकार) िनयम, 2012 के अनसुार ÿÂयेक नैदािनक ÿितķान 

पारदिशªता बनाए रखने के िलए शुÐकŌ, उपलÊध सिुवधाओ ंका िववरण ÿमुख Öथान पर मु´य łप 

से ÿदिशªत करगेा। िजन राºयŌ/संघ राºय ±ेýŌ ने सीई अिधिनयम को अपनाया है, वे मु´य łप स े

अिधिनयम और उसके तहत बनाए गए िनयमŌ के ÿावधानŌ के अनसुार िनजी अÖपतालŌ सिहत 

अपने अÖपतालŌ को िविनयिमत करने के िलए िजÌमेदार ह§ तािक रोिगयŌ के िलए वहनीय और 

गणुव°ापूणª ÖवाÖÃय पåरचयाª का ÿावधान सिुनिĲत िकया जा सके।  

 
VACANCY IN NATIONAL MEDICAL COMMISSION 

3162.  SHRI BENNY BEHANAN: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 

• the total number of key posts currently lying vacant in the National Medical 

Commission (NMC) and the reasons for the same; 

• the timeline by which these posts are expected to be filled; and  
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• the steps being taken to address the internal conflicts and concerns raised 

regarding the functioning of the NMC particularly related to the release of 

medical college inspection reports? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS A (SHRIMATI ANUPRIYA PATEL): 

(a) to (c):  As informed by National Medical Commission (NMC), as of now, there 

are a total of 19 vacant posts in the NMC and its Autonomous Boards. For filling 

up of these vacant posts, advertisements were published in National daily 

newspapers on 31/08/2024 and 11/10/2024. Further, a Search-cum-Selection 

Committee for appointment of office bearers of the Commission has been 

constituted under the Chairmanship of Cabinet Secretary.  

 To ensure smooth functioning of the organisation, Coordination meetings 

of Chairman, NMC with Presidents and Members of all four autonomous boards 

are held at regular intervals to review policy matters and pending decisions. This 

ensures effective collaboration, timely decision-making and resolution of internal 

issues, promoting better coordination and robust functioning of NMC. 

 

NEW NYAYA SANHITA 

3163.  SHRI BALABHADRA MAJHI: 

 Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the new Nyaya Sanhita has been useful and helpful in quick justice 

delivery, if so, the details thereof; and 
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(b) if not, the details of hurdles being faced? 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 

(a) and (b): The New Nyaya Sanhita provides the following mechanisms for quick 

justice delivery: 

i. Faster and Fair Resolution: The new laws promise a faster and fair 

resolution of cases, instilling confidence in the legal system.  Crucial 

stages of investigation and trial are to be completed within a stipulated 

time period – preliminary enquiry (to be completed in 14 days), further 

investigation (to be completed in 90 days), supply of document to the 

victim and accused (within 14 days), commitment of a case for trial 

(within 90 days), filing of discharge applications (within 60 days), 

framing of charges (within 60 days), pronouncement of judgement 

(within 45 days) and filing of mercy petitions (30 days before Governor 

and 60 days before President). 

ii. Fast-Track Investigations: The new laws have prioritized the 

investigations for offences against women and children, ensuring 

timely completion within two months of recording of the information. 

iii. Limited Adjournments: Courts can grant a maximum of two 

adjournments, to avoid unnecessary delays in case hearings, with a 

view to ensure timely justice delivery. 
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PERFORMANCE SMART BOARD 

3164. SHRI JAGDAMBIKA PAL: 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) whether the Government has made any efforts to share information and data 

regarding its various services and activities; 

(b)  if so, the details thereof; 

(c)  the key characteristics of the Performance Smart Board dashboard; and 

(d) the details of advancements achieved in citizen services, engagement with 

the diaspora, and trade and commerce upto October, 2024? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

(a) to (c)  Yes. The Ministry of External Affairs Smart Board, launched in 2019, 

provides information and data related to various services and activities of the 

Ministry like the number of passports issued, number of visas granted, number 

of pilgrims assisted, number of MOUs/Agreements signed with various countries 

etc. It also provides information on India’s bilateral trade with various countries. 

The Smart Board also has details of grants, loans and capacity building 

programmes under India’s development partnership initiatives. 

(d)   The Performance Smart Board has year-wise and country-wise data for 

citizen services, engagement with diaspora and trade and commerce. These 

have been organised under five modules on the Smart Board, namely (i) 

Development Partnership; (ii) Diaspora Engagement; (iii) Trade and Commerce; 
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(iv) Citizen Services; (v) International Engagement. The Smart Board may be 

accessed at the URL – meadashboard.gov.in 

 

लाडली योजना 

3165.   ®ीमती सÅंया रायः 

³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 

(क) िवगत पांच वषŎ के दौरान मÅय ÿदेश म¤ लाडली योजना के माÅयम से देश भर म¤ राºय-वार 

और िजला-वार िकतनी बािलकाए ंलाभािÆवत हòई ह§; 

(ख) वन Öटॉप सेÆटर के माÅयम से िकस ÿकार कì सरु±ा और सिुवधाए ंÿदान कì जा रही ह§; 

(ग)  ³या सरकार का िभÁड िजले म¤ उĉ केÆþ खोलने का ÿÖताव है, यिद हां, तो तÂसंबंधी Êयौरा 

³या है; और 

(घ) सरकार Ĭारा बािलकाओ ंको िश±ा के िलए ³या ÿोÂसाहन िदए जा रहे ह§? 

मिहला और बाल िवकास मंýालय म¤ राºय मýंी (®ीमती सािवýी ठाकुर): 

(क) लाडली योजना न तो केÆþ ÿायोिजत योजना है और न ही केÆþीय ±ेý कì योजना है। यह 

राºय Ĭारा संचािलत योजना है। अतः इस योजना के संबंध म¤ आंकडे़ केÆþीय Öतर पर नहé रखे 

जाते ह§।   

(ख) वन Öटॉप स¤टर (ओएससी) योजना 1 अÿैल 2015 स ेपूर ेदेश म¤ लागू कì जा रही है। वन 

Öटॉप स¤टर योजना का उĥेÔय िहंसा स ेÿभािवत मिहलाओ ंऔर िनजी एवं सावªजिनक दोनŌ ÖथानŌ 

पर तनावúÖत मिहलाओ ंको एक ही जगह एकìकृत समथªन और सहायता ÿदान करना है। यह 

िचिकÂसा सहायता, कानूनी सहायता और सलाह, अÖथायी आ®य, पिुलस सहायता तथा 

मनोसामािजक परामशª जैसी आपातकालीन और गैर-आपातकालीन सेवाए ंÿदान करता है।  

(ग) वन Öटॉप स¤टर (ओएससी) मÅय ÿदेश के िभंड िजले म¤ अनमुोिदत और कायाªÂमक है,  
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(घ) सरकार बािलका िश±ा को ÿोÂसािहत करने के िलए िविभÆन योजनाए ंकायाªिÆवत कर रही 

है। इन पहलŌ का उĥेÔय ल§िगक समानता को बढ़ावा देना और यह सुिनिĲत करना है िक लड़िकयŌ 

कì गुणव°ापूणª िश±ा तक पहòंच हो। 

समú िश±ा ÿी-Öकूल स ेबारहवé क±ा तक Öकूली िश±ा के िलए एक एकìकृत योजना है, 

जो राÕůीय िश±ा नीित 2020 और िश±ा का अिधकार अिधिनयम, 2009 के कायाªÆवयन म¤ सहायता 

करती है। यह ÿारिंभक बाÐयावÖथा दखेभाल और िश±ा, मूलभूत सा±रता तथा सं́ याÂमकता, 

समú और समावेशी पाठ्यøम, सीखने के पåरणामŌ को बढ़ाने, सामािजक और ल§िगक अंतराल को 

पाटन ेएवं िश±ा के सभी ÖतरŌ पर समानता तथा समावेश सुिनिĲत करने पर जोर देता है।  

कÖतूरबा गांधी बािलका िवīालय (केजीबीवी) योजना बारहवé क±ा तक लड़िकयŌ के िलए 

आवासीय Öकूली िश±ा सिुवधाए ंÿदान करके Öकूली िश±ा म¤ ल§िगक और सामािजक ®ेणी के अंतर 

को पाटने का ÿयास करती है। इस योजना के तहत, अनसुूिचत जाित (एससी), अनसुूिचत जनजाित 

(एसटी), अÆय िपछड़ा वगª (ओबीसी), अÐपसं́ यक समुदायŌ और बीपीएल पåरवारŌ कì 10-18 वषª 

कì आय ुवगª कì लड़िकयŌ को शािमल िकया जाता है।  

िव²ान ºयोित कायªøम ल§िगक संतुलन म¤ सुधार हेत ुलड़िकयŌ को एसटीईएम (िव²ान, 

ÿौīोिगकì, इंजीिनयåरंग, गिणत) ±ेýŌ म¤ िश±ा और कåरयर बनान ेके िलए ÿोÂसािहत करता है। यह 

क±ा IX स ेक±ा XII तक मेधावी लड़िकयŌ को लि±त करता है और इसम¤ छाý-अिभभावक परामशª, 

कåरयर परामशª, अितåरĉ शै±िणक सहायता क±ाए,ं िटंकåरंग गितिविधयां, िवशेष Óया´यान, 

व²ैािनक सÖंथानŌ, ÿयोगशालाओ,ं उīोगŌ और िव²ान िशिवरŌ और कायªशालाओ ंका दौरा शािमल 

है।  

SCHEMES FOR SPECIAL NEEDS AND DISABLED CHILDREN 

3166: SHRI. ARVIND DHARMAPURI:  

Will the MINISTER OF HEALTH AND FAMILY WELFARE be pleased to state: 
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(a) the details of schemes and programs implemented to support the welfare of 

children with special needs and disabilities across the country; 

(b) the funds allocated and utilized under these programs during the last three 

years, State/UT-wise with specific data for Telangana; and 

(c) the data on the number of beneficiaries, infrastructure availability and the 

measures taken/proposed to be taken to enhance accessibility and inclusion for 

these children? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS  (SHRIMATI ANUPRIYA PATEL): 

(a) As reported by Department of Empowerment of Persons with Disabilities 

(Divyangjan) under Ministry of Social Justice and Empowerment, major 

schemes are mentioned below:  

• Assistance to Disabled Persons for Purchase/Fitting of Aids and Appliances 

(ADIP).  

a) Aids and assistive devices distribution to school going children with special 

needs under the provision of ADIP- SSA (Samagra Shiksha Abhiyan). 

b) Cochlear Implant and post-operative therapy and rehabilitation for children    

with Hearing Impairment. 

• Deendayal Disabled Rehabilitation Scheme (DDRS) provides grant-in-aid to 

Non-Governmental Organisations for running model projects on special 

schools with residential facilities for the persons with intellectual disabilities. 

• Scholarship schemes for students with disabilities. 
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• National Action Plan for Skill Development of Persons with disabilities (NAP-

SDP). 

• Cross Disability Early Intervention Centers (CDEIC) to support infants and 

young children (0-6 years) at-risk of disabilities or with disabilities to improve 

their physical, sensory and cognitive abilities. 

• Unique Disability ID (UDID) project for issuance of disability certificates and 

Unique Disability Identity Cards to Persons with Disabilities (Divyangjans). 

As reported by Ministry of Education, the Centrally Sponsored Scheme of 

Samagra Shiksha has dedicated inclusive education component for the 

education of Children with Special Needs (CwSN) with one or more disabilities.  

The Ministry of Health and Family Welfare (MoHFW) implements 

Rashtriya Bal Swasthaya Karyakram (RBSK) in all States/UTs under National 

Health Mission (NHM) for children in age group 0-18 years in Anganwadi 

centres, Government and Government aided schools with the objective of early 

identification and management for 32 selected health conditions - 4 D’s i.e. 

Defects at Birth, Developmental delays, Diseases and Deficiencies.  

(b) As per the information provided by Department of Empowerment of Persons 

with Disabilities (Divyangjan) of Ministry of Social Justice and Empowerment, 

the funds utilized under these schemes during the last three years, State/UT-

wise including State of Telangana is placed in the enclosed Statement – I, II 

and III.  
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(c) Under the Samagra Shiksha Abhiyan (SSA) Scheme of Ministry of Education, 

following facilities are provided to enhance accessibility and inclusion for these 

children: 

i. Facilities like Braille books, Braille kit, Low Vision treatment, Hearing aid, 

Braces, Crutches, Wheel Chair, Tri-cycle, and Callipers are provided to 

Children with Special Needs. 

ii. Financial assistance provided for all the enrolled CwSN and the ones 

receiving home based education services. 

iii. Facilities like ramps in toilets, at entry/exit points for wheelchair users and 

auditory signals in elevators/lifts and other provision to enhance 

accessibility. 

As per the information provided by Department of Empowerment of Persons with 

Disabilities (Divyangjan) of Ministry of Social Justice and Empowerment, the 

number of beneficiaries under these schemes during the last three years, 

State/UT-wise including State of Telangana is placed in the enclosed Statement 

– I and II.  

Under RBSK program of Ministry of Health and Family Welfare, children 

of 0-18 years of age are screened and managed at District Early Intervention 

Centres.  
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STATEMENT-I 

State-wise details of funds utilized and number of beneficiaries covered 
under the Assistance to Disabled Persons for Purchase/Fitting of Aids and 
Appliance - Samagra Shiksha Abhiyan Scheme 

 

Sl. 
No. 

State Name 

2021-22 2022-23 2023-24 

Number of 
beneficiarie

s 

Funds 
Utilized 
(Rs.in 
Lakhs) 

Number of 
beneficiari

es 

Funds 
Utilized 
(Rs.in 
Lakhs) 

Number of 
beneficiarie

s 

Funds 
Utilized 
(Rs.in 
Lakhs) 

1 
ANDAMAN AND 
NICOBAR ISLANDS 

145 8.06     

2 ANDHRA PRADESH 269 4.07 3927 253.59 1029 70.54 
3 ASSAM 2714 171.61 4051 337.62 4740 349.23 
4 BIHAR 0 0 4615 340.11   
5 CHANDIGARH 128 9.75 106 8.68 72 5.68 
6 DELHI 2012 150.00   1695 124.07 
7 GOA 0 0     
8 GUJARAT 7670 477.39 1791 118.11 10401 631.89 
9 HARYANA 2163 157.13 3120 260.66 2249 211.74 

10 
HIMACHAL 
PRADESH 

901 63.05 1338 112.28 1291 100.45 

11 
JAMMU AND 
KASHMIR 

6 0.14 54 1.53 4857 402.99 

12 JHARKHAND 2977 202.00 8061 587.03 6349 479.37 
13 KARNATAKA 0    11481 843.94 
14 LADAKH 0    0  
15 MADHYA PRADESH 11450 932.54 11630 842.11 6457 485.54 
16 MAHARASHTRA 13101 985.11 10 1.2 2421 155.91 
17 MEGHALAYA 0  1343 111.46 38 3.56 
18 ODISHA 3826 287.24 4532 351.2 3721 289.27 
19 PUDUCHERRY 0      
20 PUNJAB 6013 470.31 4700 343.91 5713 438.85 
21 RAJASTHAN 128 11.71 4924 315 5619 451.67 
22 TAMIL NADU 15999 964.12 3619 268.67 3680 278.75 
23 TELANGANA 465 32.80 0 0 7110 518.82 
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24 
THE DADRA AND 
NAGAR HAVELI 

22 2.24 91 6.37 49 4.78 

25 TRIPURA 0  1308 76.1   

26 UTTAR PRADESH 20791 1569.04 19455 
1418.8

2 
17453 1405.49 

27 UTTARAKHAND 538 39.18 1062 84.49 656 47.64 
28 WEST BENGAL 1141 80.6 13313 914.29 1913 149.37 

 Total : 92459 6618.09 93050 
6753.2

3 
98994 7449.55 

 
STATEMENT-II 

State wise beneficiaries and funds utilized under scholarship scheme by Department 
of Empowerment of Persons with Disabilities (Divyangjan) of Ministry of Social 
Justice and Empowerment 

     (In Crore) 
Sl. 
No. 

State/UT 2021-22 2022-23 2023-24 
Beneficiar

ies 
Amou

nt 
Beneficiar

ies 
Amount Beneficiar

ies 
Amoun

t 
1 ANDAMAN AND 

NICOBAR 
0 0.00 0 0.00 0 0.00 

2 ANDHRA 
PRADESH 

1343 4.75 3070 6.26 625 3.45 

3 ARUNACHAL 
PRADESH 

0 0.00 0 0.00 0 0.00 

4 ASSAM 783 2.02 71 0.67 322 1.07 
5 BIHAR 2278 9.05 1257 5.43 1441 11.94 
6 CHANDIGARH 34 0.03 90 0.19 343 0.75 
7 CHHATTISGARH 1125 1.53 612 3.01 456 0.76 
8 DADRA and 

NAGAR HAVELI 
15 0.01 28 0.03 5 0.01 

9 DAMAN and DIU 0 0.00 1 0.00 2 0.00 
10 DELHI 313 1.03 502 1.66 149 1.29 
11 GOA 26 0.06 25 0.04 26 0.03 
12 GUJARAT 1577 2.76 1240 2.56 1034 2.63 
13 HARYANA 275 1.07 285 1.29 136 0.95 
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14 HIMACHAL 
PRADESH 

186 0.58 179 1.31 204 1.09 

15 JAMMU AND 
KASHMIR 

594 1.77 547 1.88 291 2.18 

16 JHARKHAND 145 0.99 762 8.32 331 3.43 
17 KARNATAKA 3331 16.93 3026 16.29 3428 23.20 
18 KERALA 5095 7.22 4932 7.62 3992 6.29 
19 LADAKH 0 0.00 0 0.00 0 0.00 
20 LAKSHADWEEP 0 0.00 0 0.00 0 0.00 
21 MADHYA 

PRADESH 
5661 9.73 8765 18.03 1293 3.93 

22 MAHARASHTRA 1490 5.83 691 5.99 1757 6.73 
23 MANIPUR 0 0.00 32 0.11 27 0.16 
24 MEGHALAYA 6 0.06 5 0.01 22 0.05 
25 MIZORAM 11 0.02 12 0.14 2 0.07 
26 NAGALAND 6 0.01 2 0.00 7 0.01 
27 ODISHA 2699 5.40 3168 6.11 1467 4.36 
28 PUDUCHERRY 95 0.29 46 0.30 7 0.39 
29 PUNJAB 1393 2.12 1094 1.74 608 2.35 
30 RAJASTHAN 1856 4.08 1084 3.54 1007 3.51 
31 SIKKIM 3 0.00 1 0.00 1 0.00 
32 TAMIL NADU 4384 9.15 6448 13.46 4046 10.69 
33 TELANGANA 1340 6.40 2936 8.86 879 6.76 
34 TRIPURA 186 1.19 245 0.48 329 1.86 
35 UTTARAKHAND 259 0.96 229 1.05 64 0.45 
36 UTTAR PRADESH 5115 32.90 2318 24.33 4477 24.86 
37 WEST BENGAL 512 3.49 459 4.49 596 5.22 
Total 0 42136 131.43 44162 145.2 29374 
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STATEMENT-III 

Details of funds released for Cross Disability Early Intervention Centres (CDEIC) during 

last three years by Department of Empowerment of Persons with Disabilities 

(Divyangjan) of Ministry of Social Justice and Empowerment  

(Rs. in lakh) 
Sl. 
No. 

Name of NIs/CRCs 2021-22 2022-23 2023-24 

1 National Institute of Empowerment of the 
Persons with Intellectually Disabilities, 
Secunderabad (NIEPID), Telangana 

14.17 25.98 44.69 

2 National Institute of Empowerment of the 
Persons with Mental Disabilities, Chennai, 
Tamil Nadu 

20.64 63.76 28.86 

3 National Institute for Empowerment of 
Visually Disabilities (NIEPVD), Dehradun 

24.00 20.33 24.23 

4 Swami Vivekananda National Institute of 
Rehabilitation Training and Research 
(SVNIRTAR), Cuttack, Odisha 

9.01 35.89 23.42 

5 National Institute for Locomotor Disabilities 
(NILD), Kolkata 

27.20 50.98 13.32 

6 Pt. Deendayal Upadhyaya National 
Institute of Persons with Physical 
Disabilities (PDUNIPPD), New Delhi 

3.10 26.87 21.80 

7 Ali Yavar Junag National Institute for 
Speech and Hearing Disabilities 
(AYJNISHD), Mumbai 

- 24.87 9.48 

8 Composite Regional Centre, Lucknow 2.91 26.59 17.22 
9 Composite Regional Centre, Kozhikode - 52.93 6.58 
10 Composite Regional Centre, Patna 12.60 22.38 0.00 
11 Composite Regional Centre, Nellore - 14.55 17.98 
12 Composite Regional Centre, Rajnandagon - 15.70 17.84 
13 Composite Regional Centre, Bhopal - 4.61 0.00 
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14 Composite Regional Centre, Sundernagar 1.48 25.28 14.00 
15 Composite Regional Centre, Davanegere - 14.54 5.28 
16 Composite Regional Centre, Srinagar - 9.00 0.00 
17 Composite Regional Centre, Ranchi - 8.99 8.90 
18 Composite Regional Centre, Balangir - 8.82 10.65 
19 Composite Regional Centre, Guwahati - 9.00 7.90 
20 Composite Regional Centre, Ahemdabad - 6.00 4.13 
21 Composite Regional Centre, Gorakhpur - - 4.40 
22 National Institute of Mental Health 

Rehabilitation (NIMHR), Sehore, Madhya 
Pradesh 

- - 6.75 

 Total 115.11 467.07 287.43 
 

 
 

MATCHING OF VVPAT SLIPS WITH EVM VOTES 
 

3167. SHRI ANAND BHADAURIA: 

 Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) the details of petitions filed during 2024 for matching of VVPAT slips with 

EVM votes in Supreme Court and various High Courts, State-wise; 

(b) whether the Election Commission of India is not allowing matching of VVPAT 

slips and EVM votes after counting in spite of the fact that several Lok Sabha 

and assembly candidates have deposited the required amount for said 

matching, in contempt of the orders of Supreme Court; 

(c) if so, the details thereof and the reasons therefor, State-wise; 

(d) whether time limit for said VVPAT matching is fixed; and 

(e) if so, the reasons therefor? 
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THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 

(a): The Election Commission of India (ECI) has informed that total 08 

petitions were filed in 2024 for matching of Voter Verifiable Paper Audit Trail unit 

(VVPAT) slips with Electronic Voting Machine (EVM) votes in Hon’ble Supreme 

Court and various High Courts. The details are given in the enclosed Statement. 

(b):  The ECI has informed that after counting of votes, mandatory verification 

of VVPAT slips of randomly selected 05 polling stations per Assembly 

constituency/segment is conducted, in pursuance of the Hon’ble Supreme Court 

of India order dated 08th April, 2019 in N.Chnadrababu Naidu vs. Union of India. 

Deposit of any amount is not required for the said mandatory verification. The 

ECI has further stated that as required, the mandatory verification has been 

done in all elections held in 2024. 

(c) to (e): Do not arise.    

 
STATEMENT 

The details of petitions filed during 2024 for matching of VVPAT slips 
with EVM votes in Hon’ble Supreme Court and various High Courts 

Sl.No
. 

Name of the Court Case Number Case Title 

1 Supreme Court of India Writ Petition (Civil) No. 247 
of 2024 

Mohit Kumar Bhandari vs. Election 
Commission of India 

2 Writ Petition (Civil) No. 277 
of 2024 

Abhay Bhakchand Chhajed vs. Election 
Commission of India 

3 Writ Petition (Civil) No. 184 
of 2024 

Arun Kumar Aggarwal vs. Election 
Commission of India 

4 High Court of Madras Writ Petition No. 9578 of 
2024 

Dravida Munnetra Kazhagam vs The Chief 
Election Commissioner 
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5 Writ Petition No. 10374 of 
2024 

F. Camilus Selva vs Chief Election 
Commissioner 

6 High Court of Bombay 
(Bombay Bench) 

Civil Writ Petition No. 4356 of 
2024 

Suryakant Abhimanyu Phadke vs. UOI and 
Ors. 

7 High Court of Delhi Writ Petition (Civil) No. 
11103 of 2024 

Hans Raj Jain vs. Election Commission of 
India 

8 High Court of Calcutta FMAT No. 91 of 2024 Kanishk Sinha and Anr vs Election 
Commission of India and Ors. 

 
 

िपछड़े ±ेýŌ म¤ जन औषिध क¤ þ  

3168.®ी अŁण कुमार सागर: 

 ³या रसायन और उवªरक मंýी यह बताने कì कृपा कर¤गे िक : 

(क) सÌपूणª देश, िवशेषकर िपछड़े और अनसुूिचत जाित बाहòÐय ±ेýŌ, म¤ कहां-कहां जन औषिध 

केÆþ खोले गए ह§; 

(ख) ³या सरकार Ĭारा िवशेषकर अनसुूिचत जाित बाहòÐय ±ेýŌ म¤ जन औषिध केÆþ खोलने के 

िलए कोई कदम उठाए गए ह§/उठाए जाने ह§; 

(ग) यिद हां, तो तÂसंबंधी Êयौरा ³या है; 

(घ) ³या इस संबंध म¤ उ°र ÿदशे के शाहजहांपरु का अनुसूिचत जाित संसदीय िनवाªचन ±ेý भी 

शािमल िकया गया है; और 

(ङ) यिद हां, तो तÂसंबंधी Êयौरा ³या है? 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ 

राºय मýंी (®ीमती अनुिÿया पटेल) : 

(क) से (ङ): ÿधानमंýी भारतीय जन औषिध पåरयोजना (पीएमबीजेपी) एक उīमी संचािलत योजना 

है और जन औषिध क¤ þŌ(जेएके) को दशे भर के िविभÆन ±ेýŌ से ÿाĮ आवेदनŌ के आधार पर खोला 

जाता है। िदनांक30.11.2024 तक, देश भर म¤ कुल 14,320 जेएके खोले गए ह§, िजनम¤ से 1016 

जेएके आकां±ी िजलŌ म¤ खोले गए ह§, जो िपछड़ ेऔर अनुसूिचत जाित बहòल ±ेýŌ को कवर करते ह§। 
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िदनांक 30.11.2024 तक, दशे के आकां±ी िजलŌ म¤ खोले गए जेएके कì राºय/संघ राºय ±ेý-वार 

सं́ या का Êयौरा संलµन िववरण म¤ िदया गया है। 

सरकार ने माचª 2027 तक देशभर म¤ 25,000 जन औषिध क¤ þ (जेएके) खोलने का िनणªय 

िलया है। देश के सभी िजलŌ से वेबसाइट www.janaushadhi.gov.inके माÅयम से ऑनलाइन 

आवेदन आमंिýत िकए गए ह§। 

िववरण 
 

िदनांक 30.11.2024 तक देश के आकां±ी िजलŌ म¤ खोले गए 
जन औषिध केÆþŌ कì राºय/िजलावार सं́ या 

ø. स.ं राºय/संघ राºय ±ेý िज़ला 
पीएमबीजकेे कì 

सं́ या 
1  आंň ÿदशे िवजयनगरम 7 
2  आंň ÿदशे िवशाखाप°नम 8 
3  आंň ÿदशे वाई.एस.आर. कडÈपा 8 
4  अŁणाचल ÿदेश नामसाई 1 
5  असम गोलपाड़ा 2 
6  असम बारपेटा 4 
7  असम हैलाकांडी 9 
8  असम ब³सा 1 
9  असम दरांग 4 
10  असम उदलगड़ुी 2 
11  असम धुबरी 2 
12  िबहार सीतामढ़ी 28 
13  िबहार अरåरया 3 
14  िबहार पूिणªया 4 
15  िबहार किटहार 6 
16  िबहार मुजÉफरपरु 83 
17  िबहार बेगूसराय 38 
18  िबहार खगåरया 4 
19  िबहार बांका 3 
20  िबहार शेखपुरा 4 
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21  िबहार औरगंाबाद 14 
22  िबहार गया 25 
23  िबहार नवादा 12 
24  िबहार जमईु 7 
25  छ°ीसगढ कोरबा 9 
26  छ°ीसगढ राजनंदगांव 11 
27  छ°ीसगढ महासमुंद 10 
28  छ°ीसगढ कांकेर 2 
29  छ°ीसगढ नारायणपरु 2 
30  छ°ीसगढ दतेंवाड़ा 1 
31  छ°ीसगढ बीजापुर 2 
32  छ°ीसगढ बÖतर 10 
33  छ°ीसगढ कŌडागांव 2 
34  छ°ीसगढ सकुमा 1 
35  गजुरात दाहोद 7 
36  गजुरात नमªदा 4 
37  हåरयाणा मेवात 4 
38  िहमाचल ÿदेश चंबा 3 
39  जÌमू और कÔमीर कुपवाड़ा 14 
40  जÌमू और कÔमीर बारामÐुला 19 
41  झारखंड गढ़वा 2 
42  झारखंड चतरा 1 
43  झारखंड िगåरडीह 5 
44  झारखंड गोड्डा 2 
45  झारखंड सािहबगंज 2 
46  झारखंड पाकुर 3 
47  झारखंड बोकारो 24 
48  झारखंड लोहरदगा 1 
49  झारखंड पूरबी िसंहभूम 9 
50  झारखंड पलामू 6 
51  झारखंड लातेहार 3 
52  झारखंड हजारीबाग 7 
53  झारखंड रामगढ़ 6 
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54  झारखंड दमुका 4 
55  झारखंड रांची 21 
56  झारखंड खंूटी 1 
57  झारखंड गुमला 2 
58  झारखंड िसमडेगा 3 
59  झारखंड पिĲमी िसंहभूम 2 
60  कनाªटक रायचूर 29 
61  कनाªटक यादगीर 14 
62  केरल वायनाड 27 
63  मÅय ÿदशे छतरपरु 20 
64  मÅय ÿदशे दमोह 8 
65  मÅय ÿदशे बड़वानी 9 
66  मÅय ÿदशे राजगढ़ 6 
67  मÅय ÿदशे िविदशा 5 
68  मÅय ÿदशे गुना 3 
69  मÅय ÿदशे िसंगरौली 7 
70  मÅय ÿदशे खंडवा 5 
71  महाराÕů नंदरुबार 4 
72  महाराÕů वािशम 7 
73  महाराÕů गडिचरोली 1 
74  महाराÕů उÖमानाबाद 15 
75  मिणपरु चंदले 2 
76  मेघालय åरभोई 4 
77  िमजोरम मािमत 1 
78  नागाल§ड िकफायर 2 
79  ओिडशा ढ¤कनाल 25 
80  ओिडशा गजपित 2 
81  ओिडशा कंधमाल 2 
82  ओिडशा बलांगीर 12 
83  ओिडशा कालाहांडी 3 
84  ओिडशा रायगढ़ 4 
85  ओिडशा कोरापटु 3 
86  ओिडशा मÐकानिगरी 2 
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87  ओिडशा नबरगंपुर 4 
88  ओिडशा नुआपाड़ा 2 
89  पंजाब मोगा 13 
90  पंजाब िफरोजपुर 11 
91  राजÖथान धौलपरु 6 
92  राजÖथान करौली 6 
93  राजÖथान जैसलमेर 4 
94  राजÖथान िसरोही 4 
95  राजÖथान बरन 2 
96  िसि³कम पिĲमी िसि³कम 2 
97  तिमलनाडु िवŁधुनगर 19 
98  तिमलनाडु रामनाथपुरम 14 
99  तेलंगाना आिसफाबाद 3 
100 तेलंगाना भूपालपÐली 2 
101 तेलंगाना भþाþी-कोठागडुेम 3 
102 िýपरुा धलाई 2 
103 उ°र ÿदशे िचýकूट 9 
104 उ°र ÿदशे फतेहपरु 21 
105 उ°र ÿदशे बहराइच 20 
106 उ°र ÿदशे ®ावÖती 4 
107 उ°र ÿदशे बलरामपुर 3 
108 उ°र ÿदशे िसĦाथªनगर 17 
109 उ°र ÿदशे चंदौली 24 
110 उ°र ÿदशे सोनभþ 17 
111 उ°राखंड उधम िसंह नगर 35 
112 उ°राखंड हåरĬार 63 

 कुल योग 1016 
 

 

आगंनवाड़ी कायªकताªओ ंको िव°ीय सुर±ा 

3169. ®ी बलवंत बसवंत वानखडेः 

³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 
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(क) देश भर म¤ आंगनवाड़ी केÆþŌ म¤ पंजीकृत छह वषª से कम आय ुके ब¸चŌ, गभªवती मिहलाओ ंऔर 

Öतनपान कराने वाली माताओ ंकì राºय-वार सं´या िकतनी है; 

(ख) ³या महाराÕů सिहत कुछ राºय सरकारŌ ने केÆþ सरकार से िनकटवतê आंगनवाड़ी केÆþ का 

अितåरĉ ÿभार संभालने वाली आंगनवाड़ी कायªकताªओ ंको िदए जा रहे अितåरĉ मानदये म¤ वृिĦ 

करने का अनरुोध िकया है; 

(ग) यिद हां, तो तÂसंबंधी Êयौरा ³या है और केÆþ सरकार Ĭारा इस संबंध म¤ ³या कारªवाई कì गई 

है, 

(घ) ³या केÆþ सरकार ने आंगनवाड़ी कायªकताªओ ंके लाभाथª कोई बीमा/सामािजक सुर±ा योजना 

भी शłु कì है, 

(ङ) यिद हां, तो उĉ योजना के अंतगªत आंगनवाड़ी कायªकताªओ ंको िदए गए िव°ीय मआुवज ेका 
Êयौरा ³या है, और 
(च) िवगत तीन वषŎ म¤ ÿÂयेक वषª और चालू वषª के दौरान उĉ योजना से लाभािÆवत आंगनवाड़ी 

कायªकताªओ ंकì राºय-वार सं́ या िकतनी है? 

मिहला और बाल िवकास मंýालय म¤ राºय मýंी (®ीमती सािवýी ठाकुर): 

(क) : दशे भर म¤ आंगनवाड़ी क¤ þŌ म¤ पंजीकृत और आधार सÂयािपत छह वषª से कम आय ुके कुल 

ब¸चŌ, गभªवती मिहलाओ ंऔर Öतनपान कराने वाली माताओ ंकì राºय-वार सं́ या का Êयौरा संलµन 

िववरण-I म¤ िदया गया है। 

 (ख) और (ग) : िमशन स±म आंगनवाड़ी और पोषण 2.0 के अिधदेश के अनुसार, ÿÂयेक आंगनवाड़ी 

क¤ þ म¤ मु́ य आंगनवाड़ी क¤ þ (एडÊÐयूसी) म¤ एक आंगनवाड़ी कायªकýê (एडÊÐयूडÊÐयू) और एक 

आंगनवाड़ी सहाियका (एडÊÐयूएच) तथा लघु आंगनवाड़ी क¤ þ म¤ एक आंगनवाड़ी कायªकýê होती है। 

िमशन स±म आंगनवाड़ी और पोषण 2.0 के तहत आंगनवाड़ी सेवाए ंएक क¤ þ ÿायोिजत योजना है। 

क¤ þ सरकार नीित और योजना बनाने के िलए िजÌमेदार है और राºय सरकार¤ िदन-ÿितिदन के 

कायªøम कायाªÆवयन के िलए िजÌमेदार ह§। भारत सरकार मु́ य आंगनवाड़ी क¤ þŌ (एडÊÐयूसी) कì 

आंगनवाड़ी कायªकिýªयŌ (एडÊÐयूडÊÐयू) को ÿित माह 4,500 Łपये और लघु आंगनवाड़ी केÆþŌ कì 
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आंगनवाड़ी कायªकिýªयŌ (एडÊÐयूडÊÐयू) को 3,500/- Łपये ÿित माह तथा आंगनवाड़ी सहाियकाओ ं

को 2,250/- Łपये ÿित माह कì दर से मानदेय ÿदान करने के िलए पåरभािषत लागत साझाकरण 

अनपुात के अनसुार राºयŌ/ संघ राº य ±ेýŌ को धनरािश जारी करती है । 

(घ) से (च) : ÿधानमंýी जीवन ºयोित बीमा योजना (पीएमजेजेबीवाई) के अंतगªत 18 स े50 वषª कì 

आय ुवगª कì सभी पाý आंगनवाड़ी कायªकिýªयŌ और सहाियकाओ ंको 2.00 लाख Łपये (जीवन 

जोिखम, िकसी भी कारण से मृÂय ु को कवर करता है) का बीमा लाभ ÿदान िकया गया है और 

ÿधानमंýी सरु±ा बीमा योजना के अंतगªत 18-59 वषª कì आय ुवगª म¤ 2.00 लाख Łपये (दघुªटनावश 

मृÂय ु और Öथायी पूणª िवकलांगता)/1.00 लाख Łपये (आंिशक लेिकन Öथायी िवकलांगता) का 

दघुªटना कवर ÿदान िकया गया है। िव° वषª 2024-25 म¤ कवर कì गई आंगनवाड़ी कायªकिýªयŌ कì 

सं́ या का Êयौरा संलµन िववरण-II म¤ िदया गया है। 

अंतåरम बजट िव°ीय वषª 2024-25 के दौरान सभी आंगनवाड़ी कायªकिýªयŌ और 

सहाियकाओ ंको आयÕुमान भारत ÿधानमंýी जन आरोµय योजना (एबी-पीएमजेएवाई) के तहत 5 

लाख Łपये का वािषªक ÖवाÖÃय सेवा कवरजे देने कì घोषणा कì गई थी। राÕůीय ÖवाÖÃय ÿािधकरण 

(एनएचए) Ĭारा दी गई जानकारी के अनुसार, ओिडशा, पिĲम बंगाल और िदÐली जहां राºय सरकार¤ 

एबी-पीएमजेएवाई को कायाªिÆवत नहé कर रही ह§, को छोड़कर सभी राºयŌ/ संघ राº य ±ेýŌ के 

लगभग 8.15 लाख आंगनवाड़ी कायªकिýªयŌ और सहाियकाओ ंके िलए आयुÕमान काडª बनाए गए ह§। 

पीएम-ज¤वाई के तहत कवर िकए गए लाभािथªयŌ का राºय/ संघ राº य ±ेý-वार Êयौरा सलंµन िववरण-

III म¤ िदया गया है। कोिवड-19 का मुकाबला कर रहे ÖवाÖÃय देखरखे किमªयŌ के िलए बीमा योजना, 

‘ÿधानमंýी गरीब कÐयाण पैकेज (पीएमजीकेपी)’ 30 माचª, 2020 को शłु कì गई थी िजसका उĥेÔय 

कोिवड-19 रोिगयŌ के सीधे संपकª  म¤ आने वाले उनकì  देखरखे  करने वाले तथा  ÿभािवत होने के 

जोिखम वाले सामदुाियक ÖवाÖÃय कायªकताªओ ंतथा िनजी ÖवाÖÃय कायªकताªओ ंसिहत 22.12 
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लाख ÖवाÖÃय देखरेख ÿदाताओ ंको 50 लाख Łपये का Óयापक Óयिĉगत दघुªटना कवर ÿदान 

करना है।  

इस योजना के तहत आंगनवाड़ी कायªकिýªयŌ के 64 दावŌ का िनपटारा िकया गया है और 

ÿित दावे 50,00,000 Łपये कì दर से 32 करोड़ Łपये कì रािश िवतåरत कì गई है। ÿधानमंýी गरीब 

कÐयाण पैकेज के तहत कवर कì गई कुल आंगनवाड़ी कायªकिýªयŌ कì राºय/संघ राºय ±ेý-वार 

सं́ या का Êयौरा संलµन िववरण-IV म¤ िदया गया है। 

िववरण -I 

पोषण ůैकर पर पंजीकृत 6 वषª तक कì आयु के ब¸चŌ, गभªवती मिहलाओ ंऔर Öतनपान कराने 
वाली माताओ ंका राºय/सघं राºय ±ेý-वार िववरण (09.12.2024 तक) िनÌनानुसार है: 

राº य/संघ राº य ±ेý Ö तनपान कराने 
वाली माताए ं

गभªवती 
मिहलाए ं

6 वषª तक के ब¸ च े

आंň ÿदशे 211327 213679 2474100 
अŁणाचल ÿदेश 1724 1991 80742 
असम 99452 149013 2701159 
िबहार 398707 550917 9197623 
छ°ीसगढ़ 124972 170588 2135976 
गोवा 3950 3207 46523 
गजुरात 194979 200724 2877109 
हåरयाणा 105202 107239 1636892 
िहमाचल ÿदेश 34969 33380 450523 
झारखंड 101675 152666 2750318 
कनाªटक 231143 312110 3575543 
केरल 94885 112211 1778363 
मÅय ÿदशे 351574 416624 6236593 
महाराÕů 292754 289859 5696339 
मिणपरु 7167 9226 260681 
मेघालय 7059 7335 343246 
िमजोरम 3572 5349 101985 
नागाल§ड 1104 877 102278 
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ओिडशा 211743 275535 3254683 
पंजाब 96590 82939 1348160 
राजÖथान 254649 293513 3467301 
िसि³कम 1379 1269 28525 
तिमलनाडु 244343 265302 3383663 
तेलंगाना 69218 97665 1675337 
िýपरुा 9913 14994 283891 
उÂ तर ÿदेश 1083107 1385404 18527317 
उ°राखंड 53599 57576 605347 
पिĲम बंगाल 425238 501537 7317200 
अंडमान और िनकोबार Ĭीप समूह 652 727 10140 
दादरा और नगर हवेली - दमन एवं 
दीव 2260 3008 30500 
िदÐली 62510 56930 485858 
जÌमू एवं कÔमीर 45949 46505 734164 
लĥाख 894 774 16165 
ल±Ĭीप 401 396 3440 
पĥुचुेरी 3062 2725 27146 
संघ राº य ±ेý-चडंीगढ़ 2996 3148 33633 
कुल 4834718 5826942 83678463 

 
िववरण -II 

िव° वषª 2024-25 म¤ कवर कì गई आंगनवाड़ी कायªकिýªयŌ कì सं́ या 
ø.सं

. 
राº यो/ सघं राº य ±ेýŌ के 

नाम 
पीएमजेजेबीवाई के अंतगªत 
कवरजे के िलए 18-50 वषª 
आयु वगª कì आंगनवाड़ी 
कायªकिýªयŌ कì सं́ या 

पीएमएसबीवाई के 
अंतगªत कवरजे के िलए 
18-59 वषª आयु वगª कì 
आगंनवाड़ी कायªकिýªयŌ 

कì सं́ या 
1 आंň ÿदशे 40683 54731 
2 िबहार 87828 107148 
3 छ°ीसगढ़ 33534 44089 
4 गोवा 721 1069 
5 गुजरात 22352 30330 
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6 हåरयाणा 13921 20341 
7 िहमाचल ÿदेश 14438 18925 
8 जÌमू एवं कÔमीर 19175 24133 
9 झारखंड 28599 35973 

10 कनाªटक 52733 60620 
11 केरल 7287 13322 
12 मÅय ÿदशे 69624 91205 
13 महाराÕů 62143 93074 
14 ओिडशा 55921 71510 
15 पंजाब 13747 22586 
16 राजÖथान 41241 53281 
17 तिमलनाडु 35352 43953 
18 तेलंगाना 23816 31315 
19 उÂ तर ÿदेश 98627 141449 
20 उ°राखंड 18278 20069 
21 पिĲम बंगाल 77402 91906 
22 अंडमान और िनकोबार Ĭीप 353 387 
23 चंडीगढ़ 263 187 
24 दादरा एवं नगर हवेली/दमन 

एवं दीव 
336 403 

25 ल±Ĭीप 0 0 
26 िदÐली 8034 10016 
27 पĥुचुेरी 408 595 
28 अŁणाचल ÿदशे 687 603 
29 असम 45091 60996 
30 मिणपरु 11373 11523 
31 मेघालय 5033 863 
32 िमजोरम 2244 2244 
33 नागाल§ड 3520 3980 
34 िसि³कम 944 1168 
35 िýपरुा 10205 10222 
36 लĥाख 950 950 

 कुल 906863 1175166 
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िववरण-III 

पीएम-ज¤वाई के तहत कवर िकए गए लाभािथªयŌ का राºय/ संघ राº य ±ेý-वार Êयौरा 
ø.सं. राº य/सघं राº य ±ेý पीएम-जेएवाई के तहत कुल 

लाभािथªयŌ (एडÊ Ð यूडÊ Ð य ूऔर 
एडÊ Ð यूएच)कì सं́ या िजनके 
आयुÕमान काडª बनाए गए ह§ 

1 अंडमान और िनकोबार Ĭीप समूह 453 
2 आंň ÿदशे 42523 
3 अŁणाचल ÿदशे 1544 
4 असम 59391 
5 िबहार 68581 
6 छ°ीसगढ़ 67829 
7 दादरा और नगर हवेली - दमन एवं दीव 507 
8 गोवा 629 
9 गुजरात 49002 

10 हåरयाणा 17657 
11 िहमाचल ÿदेश 8128 
12 जÌमू एवं कÔमीर 34498 
13 झारखंड 31755 
14 कनाªटक 48479 
15 केरल 24444 
16 लĥाख 1449 
17 ल±Ĭीप 64 
18 मÅय ÿदशे 102411 
19 महाराÕů 70365 
20 मिणपरु 5739 
21 मेघालय 4523 
22 िमजोरम 2376 
23 नागाल§ड 4591 
24 पĥुचुेरी 395 
25 पंजाब 18481 
26 राजÖथान 34874 
27 िसि³कम 1227 
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28 तिमलनाडु 6990 
29 तेलंगाना 15505 
30 िýपरुा 7940 
31 संघ राº य ±ेý -चंडीगढ़ 370 
32 उÂ तर ÿदेश 65176 
33 उ°राखंड 18065 

 कुल 815961 

िववरण- IV 

ÿधानमýंी गरीब कÐयाण पैकेज के तहत कवर कì गई कुल आगंनवाड़ी कायªकिýªयŌ कì 
राºय/सघं राºय ±ेý-वार सं́ या 

  

राº य 
आगंनवाड़ी कायªकिýªयŌ Ĭारा िकए गए कुल 

दावŌ का भुगतान 
आंň ÿदेश 2 
छ°ीसगढ़ 2 
कनाªटक 2 
महाराÕů 1 
पंजाब 1 
राजÖथान 32 
तेलंगाना 24 

कुल 64 
 

 
PROMOTION OF MENSTRUAL HEALTH 

3170. DR. D. RAVI KUMAR: 

Will the Minister of HEALTH and FAMILY WELFARE be pleased to state: 

(a) whether the Government plan to mandate the provision of free sanitary pads 

in schools, especially for girls in classes 6 to 12, to promote menstrual health 

and education equity in the country and if so, the details thereof;  
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(b) the details of the steps taken/being taken by the Government to ensure 

accurate data collection and assessment of the ground realities before finalizing 

and implementing policies related to free sanitary pad distribution in the country;  

(c) whether it is a fact that the policy has failed to include provision for essential 

support systems like housekeeping and staff availability in schools, especially in 

districts like Damoh, Madhya Pradesh and if so, the details thereof;  

(d) the details of the measures undertaken to ensure the availability of sanitary 

pads in Government middle schools, where the lack of access disproportionately 

impacts girls aged 12 to 15 years; and  

(e) the manner in which the Government is likely to address the inconsistencies 

in the data, such as the inflated percentages regarding sanitary napkin usage, 

that were used to frame the policy on menstrual hygiene in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS  (SHRIMATI ANUPRIYA PATEL): 

(a) to (e) The Scheme for Promotion of Menstrual Hygiene among adolescent 

girls in the age group of 10-19 years is implemented to increase awareness 

among adolescent girls on menstrual hygiene, access to and use of sanitary 

napkins by adolescent girls and safe disposal of sanitary napkins in an 

environmentally friendly manner. The Scheme is implemented across the entire 

country to cover adolescent girls. Since 2015-16, the Menstrual Hygiene 

Scheme is supported by National Health Mission through State Programme 

Implementation Plan (PIP) route based on the proposals received from the 

States to manage menstrual hygiene needs. 
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The Menstrual Hygiene Policy for School Going girls focusses on 

availability and accessibility of safe and low-cost menstrual hygiene products in 

all Government and Government-aided schools for girls.  The policy is applicable 

to the entire country and all line Ministries /Departments of Central and State 

Governments.  

The Menstrual Hygiene Policy for School Going Girls incorporates inputs 

following detailed deliberations with the line Ministries as Education, Women and 

Child Development, Jal Shakti, Home Affairs, Environment, Forest and Climate 

Change, Pollution Control Board/Bodies, Chemical and Fertilizers, Consumer 

Affairs, Rural and Urban Development and all States and Union Territories.  It is 

synchronised with the existing schemes for effective implementation taking into 

consideration the various aspects of menstrual hygiene management. 

The Policy incorporates aspects of access to clean, gender-segregated 

toilets and adequate washing and disposal facilities in Government and 

Government-aided schools, ensuring that girls can manage their menstruation 

safely, hygienically, and with dignity.   

The data referenced in the National Menstrual Hygiene Policy is sourced 

from the National Family Health Survey (NFHS5), a reliable and validated 

dataset to give comprehensive details of use of various hygiene practices.   
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यूåरया का उÂ पादन  

3171. ®ी उººवल रमण िसहं:   

³ या रसायन और उवªरक मýंी यह बताने कì कृपा कर¤गे िक: 

(क) वषª 2023-24 म¤ दशे म¤ उÂ पािदत यूåरया कì कुल माýा िकतनी है; 

(ख) िवगत तीन वषŎ म¤ उÂ तर ÿदशे िवशेषकर ÿयागराज संसदीय ±ेý म¤ आपूितª कì गई यूåरया कì 

कुल माýा िकतनी है; 

(ग) उÂ तर ÿदेश म¤ मु´ यत: कृिष मौसम के दौरान यूåरया कì कमी के ³ या कारण ह§; 

(घ) दशे म¤ यूåरया का उÂ पादन करने वाली सरकारी एवं िनजी कÌ पिनयŌ का Ê यौरा ³ या है; 

(ङ) ³ या यूåरया उÂ पादन के ±ेý म¤ नई कÌ पिनयां आई ह§; और  

(च) यिद हां, तो तÂ सबंंधी Ê यौरा ³ या है? 
 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ 

राºय मýंी (®ीमती अनुिÿया पटेल) : 

(क) से (घ): वषª 2023-24 म¤ दशे म¤ उÂपािदत यूåरया कì कुल माýा 314.09 एलएमटी रही। िपछले 

तीन वषŎ, खरीफ 2024 और चालू रबी 2024-25 मौसमŌ म¤ उ°र ÿदशे म¤ यूåरया कì आवÔयकता, 

उपलÊधता, िबøì और अंितम Öटॉक का Êयौरा संलµन िववरण-I म¤ िदया गया है। इसके अलावा, 

राºय म¤ िजला Öतर पर उवªरकŌ का िवतरण राºय सरकार के कायª ±ेý म¤ आता है। वतªमान म¤, देश 

म¤ 36 यूåरया उÂपादन इकाइयां ह§ और इन इकाइयŌ का Êयौरा संलµन िववरण-II म¤ िदया गया है। 

(ङ)  और (च): यूåरया के संबंध म¤, सरकार ने यूåरया ±ेý म¤ नए िनवेश को सुिवधाजनक बनाने और 

यूåरया ±ेý म¤ भारत को आÂमिनभªर बनाने के िलए 2 जनवरी, 2013 को नई िनवेश नीित 

(एनआईपी)-2012 कì घोषणा कì और 7 अ³टूबर, 2014 को इसम¤ संशोधन िकया। एनआईपी-

2012 के तहत कुल 6 नई यूåरया इकाइयां Öथािपत कì गई ह§ िजनम¤ नािमत सावªजिनक ±ेý उपøमŌ 

कì संयĉु उīम कंपिनयŌ (जेवीसी) के माÅयम से Öथािपत 4 यूåरया इकाइयां और िनजी कंपिनयŌ 

Ĭारा Öथािपत 2 यूåरया इकाइयां शािमल ह§। तेलंगाना म¤ रामागुंडम फिटªलाइजसª एडं केिमकÐस 



 
13.12.2024  822 

 
 

िलिमटेड (आरएफसीएल) कì रामागÁु डम यूåरया इकाई तथा िहंदÖुतान उवªरक एडं रसायन िलिमटेड 

(एचयूआरएल) कì 3 यूåरया इकाइयां नामत: गोरखपरु, िसंदरी और बरौनी øमश: उ°र ÿदेश, 

झारखंड और िबहार म¤ जेवीसी के माÅयम से Öथािपत इकाइयां ह§। पिĲम बंगाल म¤ मैिट³स 

फिटªलाइजसª एडं केिमकÐस िलिमटेड (मैिट³स) कì पानागढ़ यूåरया इकाई; और राजÖथान म¤ चंबल 

फिटªलाइजसª एडं केिमकÐस िलिमटेड (सीएफसीएल) कì गड़ेपान-।।। यूåरया इकाई िनजी कंपिनयŌ 

Ĭारा Öथािपत ह§। इनम¤ से ÿÂयेक इकाई कì संÖथािपत ±मता 12.7 लाख मीिůक टन ÿित वषª 

(एलएमटीपीए) है। ये इकाइयां अÂयिधक ऊजाª कायªकुशल ह§ ³यŌिक ये अīतन ÿौīोिगकì पर 

आधाåरत ह§। अत:, इन इकाइयŌ ने िमलकर यूåरया उÂपादन ±मता म¤ 76.2 एलएमटीपीए कì विृĦ 

कì है िजससे वषª 2014-15 के दौरान कì 207.54 एलएमटीपीए कì कुल Öवदेशी यूåरया उÂपादन 

±मता (पुनआªकिलत ±मता, आरएसी) बढ़कर वतªमान म¤ 283.74 एलएमटीपीए हो गई है।  

िववरण-। 

उ°र ÿदशे के िलए यूåरया कì िÖथित 

I.  रबी 2024-25 (09.12.2024 तक) और खरीफ 2024: 

 

                                                         (माýा एलएमटी म¤) 
ø.सं

. 
मौसम वार मौसमी 

आवÔयकता 
यथानुपितक  
आवÔयकता 

उपलÊधता डीबीटी 
िबøì 

अिंतम Öटॉक 

1 रबी 2024-25 
(09.12.2024 

तक) 

39.00 14.90 26.50 12.01 14.49 

2 खरीफ 2024 38.00 38.00 52.50 39.00 13.50 
*सहज उपलÊधता का ÿाथिमक संकेतक: उपलÊधता>आवÔयकता 
** सहज उपलÊधता का िĬतीयक सकेंतक: उपलÊधता>िबøì 

 
II.  िपछल ेतीन वषŎ के िलए यåूरया कì िÖथित: 
 

(माýा एलएमटी म¤) 
ø.स.ं वषª आवÔयकता उपलÊ धता डीबीटी िबøì अंितम Ö टॉक 
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1 2023-24 76.15 91.83 74.53 17.30 
2 2022-23 77.50 87.39 74.72 12.67 
3 2021-22 78.00 82.30 71.12 11.18 

*सहज उपलÊधता का ÿाथिमक संकेतक: उपलÊधता>आवÔयकता 
** सहज उपलÊधता का िĬतीयक सकेंतक: उपलÊधता>िबøì 

 
िववरण-।। 

देश के 36 यूåरया इकाइयŌ का Êयौरा 
ø.सं

. 
सयंंýŌ के नाम 

Ö थान  

सावªजिनक ±ेý 
1 नेशनल फिटªलाइजसª िलिमटेड (एनएफएल):-नांगल पंजाब  

2 नेशनल फिटªलाइजसª िलिमटेड (एनएफएल): भिटÁ डा पंजाब  

3 नेशनल फिटªलाइजसª िलिमटेड (एनएफएल): पानीपत हåरयाणा  

4 नेशनल फिटªलाइजसª िलिमटेड (एनएफएल) िवजयपुर-। मÅ य ÿदेश  

5 नेशनल फिटªलाइजसª िलिमटेड (एनएफएल) िवजयपुर-।। मÅ य ÿदेश  

6 राÕ ůीय केिमकÐ स एÁ ड फिटªलाइजसª िलिमटेड (आरसीएफ):ůाÌ बे -
V 

महाराÕ ů  

7 राÕ ůीय केिमकÐ स एÁ ड फिटªलाइजसª िलिमटेड (आरसीएफ):थल महाराÕ ů  

8 मþास फिटªलाइजसª िलिमटेड (एमएफएल)-मणिल तिमलनाडु  

9 āĺपýु वैली फिटªलाइजसª कॉरपोरशेन िलिमटेड 
(बीवीएफसीएल):नामłप-।। 

असम  

10 āĺपýु वैली फिटªलाइजसª कॉरपोरेशन िलिमटेड 
(बीवीएफसीएल):नामłप-III 

असम  

सयंु³ त उīम 
11 रामागुंडम फिटªलाइजसª एडं केिमकÐस िलिमटेड (आरएफसीएल) रामागुंडम  

12 िहंदÖुतान उवªरक एव ंरसायन िलिमटेड: गोरखपुर उÂ तर ÿदेश  

13 िहंदÖुतान उवªरक एव ंरसायन िलिमटेड: िसंदरी उ°राखंड  

14 िहंदÖुतान उवªरक एÁ ड रसायन िलिमटेड: बरौनी िबहार  

कॉपōरटे ±ेý 
15 इंिडयन फामªसª फिटªलाइजर कोऑपरिेटव (इफको): कलोल गजुरात  
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16 इंिडयन फामªसª फिटªलाइजर कोऑपरिेटव (इफको): फूलपरु उÂ तर ÿदेश  

17 इंिडयन फामªसª फिटªलाइजर कोऑपरिेटव (इफको): फूलपरु ए³ स उÂ तर ÿदेश  

18 इंिडयन फामªसª फिटªलाइजर कोऑपरिेटव (इफको): आंवला उÂ तर ÿदेश  

19 इंिडयन फामªसª फिटªलाइजर कोऑपरिेटव (इफको): आंवला ए³ स उÂ तर ÿदेश  

20 कृषक भारती कॉपरिेटव (कृभको): हजीरा गजुरात  

िनजी ±ेý 
21 गुजरात Öटेट फिटªलाइजसª एडं केिमकÐस िलिमटेड (जीएसएफसी): 

वडोदरा 
गजुरात  

22 ®ीराम फिटªलाइजसª एडं केिमकÐस िलिमटेड (एसएफसी): कोटा राजÖथान  

23 कानपरु फिटªलाइजसª एडं सीम¤ट िलिमटेड (केएफसीएल): पनकì उÂ तर ÿदेश  

24 ज़ुआरी एúो केिमकÐस िलिमटेड (जेडएसीएल): गोवा गोवा  

25 सदनª पůेोकेिमकÐस इंडÖůीज िलिमटेड (िÖपक): तूतीकोåरन तिमलनाडु  

26 मंगलौर केिमकÐस एडं फिटªलाइजसª िलिमटेड (एमसीएफएल): 
म§गलोर 

कनाªटक  

27 गुजरात नमªदा वैली फिटªलाइजसª कंपनी िलिमटेड (जीएनवीएफसी): 
भłच 

गजुरात  

28 नागाजुªन फिटªलाइजसª एडं केिमकÐस िलिमटेड (एनएफसीएल): 
काकìनाडा 

हैदराबाद  

29 नागाजुªन फिटªलाइजसª एडं केिमकÐस िलिमटेड (एनएफसीएल): 
काकìनाडा ए³स 

हैदराबाद  

30 úािसम इंडÖůीज िलिमटेड/इंडोरामा इंडÖůीज िलिमटेड: जगदीशपरु उÂ तर ÿदेश  

31 चंबल फिटªलाइजसª एडं केिमकÐस िलिमटेड (सीएफसीएल): गढ़ेपान-
I 

राजÖथान  

32 चंबल फिटªलाइजसª एडं केिमकÐस िलिमटेड (सीएफसीएल): गढ़ेपान-
II 

राजÖथान  

33 चंबल फिटªलाइजसª एडं केिमकÐस िलिमटेड (सीएफसीएल): गढ़ेपान-
III 

राजÖथान  

34 यारा फिटªलाइजसª इंिडया ÿा. िलिमटेड/टीसीएल: बबराला उÂ तर ÿदेश  

35 कृभको फिटªलाइजसª िलिमटेड (केएफएल): शाजहांपरु उÂ तर ÿदेश  

36 मेिट³स फिटªलाइजसª एडं केिमकÐस िलिमटेड, पानागढ़ पिĲम बंगाल  
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DEVELOPMENT OF MULTI-MODAL PORTS 

3172. SHRI K. GOPINATH: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to 

state: 

(a) whether the Government has any proposal to develop multi-modal ports in 

the country, if so, the details thereof; 

(b) whether the Government has identified any locations in the State of Tamil 

Nadu for developing such multi modal ports and if so, the details thereof; and 

(c) the amount of funds earmarked and released therefor, so far? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS  
(SHRI SARBANANDA SONOWAL): 

(a) to (c) The Central Government has notified and approved the 

development of Vadhavan Port in Maharashtra at an estimated cost of Rs. 

76,000 crore. Additionally, Galathea Bay Port in Andaman and Nicobar Islands 

has also notified as a new Major Port. In the state of Tamil Nadu, three major 

ports are already in existence, i.e, Chennai Port Authority, V.O. Chidambaranar 

Port Authority (VoCPA) and Kamarajar Port Limited. Central Government has 

also approved Outer Harber Terminal at VoCPA with a capacity of 4 Million TEU 

at an estimated cost of Rs. 7055 croreto strengthen the nation’s maritime 

capabilities. 
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úामीण ±ेýŌ म¤ ÖवाÖÃय अवसरंचना 

3173. ®ी ºयोितमªय िसहं महतो: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) कोिवड-19 महामारी के बाद úामीण ±ेýŌ म¤ ÖवाÖÃय सवेा अवसंरचना को मजबूत करने तथा 

ÿाथिमक ÖवाÖÃय सिुवधाओ ंम¤ सधुार करने, िचिकÂसाकिमªयŌ कì उपलÊधता सुिनिĲत करने तथा 

महÂवपूणª उपकरण उपलÊध कराने के िलए ³ या कदम उठाए गए/उठाए जा रहे ह§; 

(ख) ³ या सरकार के पास यह सुिनिĲत करने के िलए कोई योजना है िक úामीण समुदायŌ कì 

आवÔयक ÖवाÖÃय सवेाओ ंतक िवĵसनीय पहòंच हो; 

(ग) यिद हां, तो तÂसंबंधी Êयौरा ³ या है; और 

(घ) यिद नहé, तो इसके ³ या कारण ह§? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  
(®ी ÿतापराव गणपतराव जाधव): 

(क) स े (घ): ÖवाÖÃय और पåरवार कÐयाण मंýालय राÕůीय ÖवाÖÃय िमशन के तहत कायªøम 

कायाªÆवयन योजनाओ ं(पीआईपी) के łप म¤ ÿाĮ ÿÖतावŌ के आधार पर सावªजिनक ÖवाÖÃय सेवा 

ÿणाली को मजबूत करने के िलए राºयŌ/संघ राºय ±ेýŌ को तकनीकì और िव°ीय सहायता ÿदान 

करता है। भारत सरकार मानदडंŌ और उपलÊध संसाधनŌ के अनसुार कायªवाही के åरकॉडª 

(आरओपी) के łप म¤ ÿÖताव को अनमुोदन ÿदान करती है। 

दशे कì ÖवाÖÃय पåरचयाª ÿणाली म¤ तीन Öतरीय ÿणाली शािमल है, िजसम¤ उप ÖवाÖÃय 

क¤ þ (úामीण), ÿाथिमक ÖवाÖÃय क¤ þ (शहरी और úामीण) और सामुदाियक ÖवाÖÃय क¤ þ (शहरी 

और úामीण) भारत म¤ ÿाथिमक ÖवाÖÃय पåरचयाª ÿणाली के तीन Öतंभ ह§। 

Öथािपत मानदडंŌ के अनसुार, úामीण ±ेýŌ म¤ 5,000 (मैदानी ±ेýŌ म¤) और 3000 (पहाड़ी 

और जनजातीय ±ेýŌ म¤) कì आबादी के िलए एक उप ÖवाÖÃय क¤ þ, 30,000 (मैदानी ±ेýŌ म¤) और 

20,000 (पहाड़ी और जनजातीय ±ेýŌ म¤) कì आबादी के िलए एक ÿाथिमक ÖवाÖÃय क¤ þ और 
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1,20,000 (मैदानी ±ेýŌ म¤) और 80,000 (पहाड़ी और जनजातीय ±ेýŌ म¤) कì आबादी के िलए एक 

सामुदाियक ÖवाÖÃय क¤ þ का सुझाव िदया गया है। इसके अलावा, िजला अÖपताल (डीएच), उप-

िजला अÖपताल (एसडीएच) और ÿथम रेफरल इकाई úामीण और शहरी ±ेýŌ के िलए मÅयम 

पåरचयाª सेवाए ंÿदान करती है। 

úामीण और शहरी दोनŌ ±ेýŌ म¤ मौजूदा उप-क¤ þŌ और ÿाथिमक ÖवाÖÃय क¤ þŌ को आयÕुमान 

आरोµय मंिदर (एएएम) म¤ पåरवितªत िकया जा रहा है, तािक Óयापक ÿाथिमक ÖवाÖÃय पåरचयाª ÿदान 

कì जा सके, िजसम¤ िनवारक, ÿोÂसाहक, उपचाराÂमक, उपशामक और पनुवाªस सेवाए ंशािमल ह§, 

जो सावªभौिमक, िन:शुÐ क और समुदाय के करीब ह§, इसस ेúामीण ±ेýŌ म¤ गणुव°ापरक  पåरचयाª म¤ 

सधुार होगा। 

दशे भर म¤ पीएम-आयुÕमान भारत ÖवाÖÃय अवसंरचना िमशन (पीएम-एबीएचआईएम) 

भिवÕय म¤ िकसी भी महामारी और ÿकोप का ÿभावी ढंग स ेÿबंधन करने और उसके िलए अनिुøया 

हेतु ÖवाÖÃय सेवा अवसरंचना को मजबूत करने के िलए 64,180/- करोड़ Łपये के पåरÓयय के साथ 

सबस ेबड़ी अिखल भारतीय योजनाओ ंम¤ स ेएक है। इस योजना कì अविध 5 वषŎ यानी िव° वषª 

2021-22 स ेिव° वषª 2025-26 तक के िलए है। योजना के सीएसएस घटकŌ के तहत, िनÌनिलिखत 

पाचँ गितिविधया ँह§ जहा ँयोजना अविध (2021-2026) के दौरान राºय/संघ राºय ±ेýŌ को सहायता 

ÿदान कì जाती है: 

• आयÕुमान भारत-ÖवाÖÃय एव ंआरोµय क¤ þ के łप म¤ 17,788 भवनहीन उप-क¤ þŌ का िनमाªण, 

िजÆह¤ अब आयÕुमान आरोµय मंिदर (एएएम) के łप म¤ जाना जाता है; 

• शहरी ±ेýŌ म¤ 11,024 ÖवाÖÃय एव ंआरोµय क¤ þŌ कì Öथापना, जो अब झµुगी-झोपिड़यŌ और 

झµुगी-झोपिड़यŌ जैसे ±ेýŌ पर क¤ िþत ह§; 

• Êलॉक Öतर पर 3382 Êलॉक जन ÖवाÖÃय इकाई (बीपीएचयू) कì Öथापना; 

• दशे म¤ 730 िजला एकìकृत जन ÖवाÖÃय लैब (आईपीएचएल) कì Öथापना, िजसम¤ ÿÂयेक 

िजले म¤ एक ऐसी लैब होगी। 
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• 5 लाख स ेअिधक आबादी वाल ेसभी िजलŌ म¤ 602 गहन पåरचयाª अÖपताल Êलॉक (सीसीबी) 

कì Öथापना। 

ईसीआरपी-I: 15,000 करोड़ Łपये लागत के ‘भारत कोिवड-19 आपातकालीन अनिुøया 

और ÖवाÖÃय ÿणाली तÂपरता पैकेज-I’ (ईसीआरपी-I) को 22 अÿैल, 2020 को कैिबनेट Ĭारा 

मंजूरी दी गई है, िजसका उĥेÔय कोिवड-19 स ेउÂपÆन खतर ेको रोकना, उसका पता लगाना और 

उसका मुकाबला करना है। यह 100% क¤ þ Ĭारा िव°पोिषत है। 

ईसीआरपी-II: कैिबनेट न े08 जुलाई, 2021 को िव° वषª 2021-22 के िलए 23,123 करोड़ 

Łपये कì रािश के िलए “भारत कोिवड-19 आपातकालीन अनिुøया और ÖवाÖÃय ÿणाली तÂपरता 

पैकेज पैकेज-II” (ईसीआरपी-II) योजना को भी मंजूरी दी है। इस योजना का उĥेÔय कोिवड-19 कì 

ÿारिंभक रोकथाम, पहचान और ÿबंधन के िलए तÂकाल अनुिøया के िलए ÖवाÖÃय ÿणाली कì 

तÂपरता म¤ तेजी लाना है, िजसम¤ बाल िचिकÂसा पåरचयाª सिहत ÖवाÖÃय बिुनयादी ढांचे के िवकास 

पर Åयान क¤ िþत िकया गया है और इसके पåरणाम मापन ेयोµय ह§। कोिवड-19 महामारी के दौरान 

िबÖतरŌ कì उपलÊधता का जवाब दनेे के िलए ईसीआरपी-II के तहत, मेिडकल कॉलेजŌ सिहत 

सावªजिनक ±ेý के अÖपतालŌ म¤ िबÖतरŌ कì उपलÊधता म¤ सुधार करन ेके िलए राºयŌ/संघ राºय 

±ेýŌ को िनÌनिलिखत Öवीकृितयां दी गई।ं िववरण इस ÿकार ह§: 

• कुल 37,834 आईसीयू िबÖतर, िजनम¤ 9,873 बाल िचिकÂसा आईसीयू िबÖतर, 7,008 

बाल िचिकÂसा उ¸च िनभªरता इकाई (एचडीयू) िबÖतर, मेिडकल कॉलेजŌ, िजला अÖपतालŌ 

और उप-मंडल अÖपतालŌ म¤ 20,953 वयÖक आईसीयू िबÖतर शािमल ह§। 

• मौजूदा सीएचसी, पीएचसी और उप ÖवाÖÃय क¤ þŌ (6-20 िबÖतर वाली इकाइयŌ) म¤ 

अितåरĉ 124,859 िबÖ तर; 19,337 ऑ³सीजन ÿितबĦ बाल िचिकÂसा िबÖतर; 20,102 

िबÖतर वाले फìÐड अÖपताल (50-100 िबÖतर वाली इकाइया)ँ। 
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• पहाड़ी और पूवō°र राºय/ संघ राºय ±ेýŌ म¤ 26 गहन पåरचयाª Êलॉक (सीसीबी) (50 िबÖतर 

वाले)। 

 
15वां िव° आयोग (एफसी-XV): पþंहव¤ िव° आयोग (एफसी-XV) न ेÖवाÖÃय ±ेý के िविशĶ 

घटकŌ के िलए Öथानीय सरकारŌ के माÅयम स े70,051 करोड़ Łपये के अनदुान कì िसफाåरश कì 

है और इस ेक¤ þ सरकार न ेÖवीकार कर िलया है। Öथानीय सरकारŌ के माÅयम स ेÖवाÖÃय के िलए 

ये अनदुान िव° वषª 2021-2022 स ेिव° वषª 2025-26 तक कì पांच साल कì अविध म¤ िवÖताåरत 

िकए जाएगं ेऔर जमीनी Öतर पर ÖवाÖÃय ÿणाली को मजबूत बनान ेम¤ मदद कर¤गे। 15व¤ िव° आयोग 

के अनदुान úामीण ±ेýŌ म¤ भवन रिहत उप-क¤ þŌ, ÿाथिमक ÖवाÖÃय क¤ þŌ (पीएचसी), सामुदाियक 

ÖवाÖÃय क¤ þŌ (सीएचसी), úामीण पीएचसी और उप-क¤ þŌ को ÖवाÖÃय और आरोµय क¤ þŌ 

(एचडÊÐयूसी) म¤ बदलन,े ÿाथिमक ÖवाÖÃय सिुवधा क¤ þŌ और Êलॉक Öतरीय सावªजिनक ÖवाÖÃय 

इकाइयŌ के िलए नैदािनक अवसंरचना के िलए समथªन जैस ेघटकŌ के माÅयम स ेÿाथिमक पåरचयाª 

को मजबूत करन े के िलए ÿदान िकए जा रहे ह§। इन घटकŌ के िलए úामीण Öथानीय िनकायŌ 

(आरएलबी) के माÅयम स ेराºयŌ को अनदुान के łप म¤ 43,928 करोड़ Łपये आवंिटत िकए गए ह§। 

इसके अलावा, मंýालय एनएचएम के तहत ‘िनःशुÐक िनदान सेवा पहल’ कायªøम हेत ु

सहायता करता है, िजसका उĥेÔय समुदाय के करीब सुलभ और िकफ़ायती पैथोलॉिजकल और 

रेिडयोलॉिजकल डायµनोिÖटक सेवाए ंÿदान करना है, िजसस ेओओपीई म¤ कमी आती है। इसम¤ 

िनःशÐुक ÿयोगशाला सेवाए,ं िनःशÐुक टेली रेिडयोलॉजी सेवाए ंऔर िनःशÐुक सीटी Öकैन सेवाए ं

शािमल ह§। इस योजना के तहत उप-क¤ þŌ पर 14, ÿाथिमक ÖवाÖÃय क¤ þŌ पर 63, सामुदाियक 

ÖवाÖÃय क¤ þŌ पर 97, उप-िजला अÖपतालŌ पर 111 और िजला अÖपतालŌ पर 134 परी±णŌ का 

ÿावधान है। 

एनएचएम के तहत राºयŌ को úामीण और शहरी दोनŌ ±ेýŌ म¤ एडवांÖड लाइफ सपोटª  

(एएलएस), बेिसक लाइफ सपोटª  (बीएलएस) और रोगी पåरवहन वाहन (पीटीवी) एÌबुल¤स ÿणाली 
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Ĭारा देश म¤ रेफरल नेटवकª  को बढ़ाने के िलए सहायता ÿदान कì जाती है। ÖवाÖÃय सेवा कì 

वहनीयता म¤ सुधार के िलए एनएचएम के तहत मोबाइल मेिडकल यूिनट (एमएमयू) के िलए भी 

सहायता ÿदान कì जाती है। एमएमयू दरूदराज, दगुªम और पहòंच स ेदरू ±ेýŌ म¤ सेवाए ंÿदान करने के 

िलए आउटरीच गितिविधयŌ का संचालन करते ह§। 

मानव संसाधन (एचआर) कì कमी को दूर करने के िलए, एनएचएम के तहत देश के úामीण और 

दरूदराज के ±ेýŌ म¤ डॉ³टरŌ और पैरामेिड³स को ÿेि³टस करने के िलए ÿोÂसािहत करने के िलए 

िनÌनिलिखत ÿकार के ÿोÂसाहन और मानदये ÿदान िकए जाते ह§: 

• úामीण और दरूदराज के ±ेýŌ म¤ सेवा दने ेके िलए िवशेष² िचिकÂसकŌ को दगुªम ±ेý भ°ा 

और आवासीय ³वाटªर । 

• úामीण और दरूदराज के ±ेýŌ म¤ िसजेåरयन स³ेशन करने के िलए िवशेष²Ō कì 

उपलÊधता बढ़ाने के िलए ľी रोग िवशेष²Ō/आपातकालीन ÿसूित दखेभाल (ईएमओसी) 

ÿिशि±त, बाल रोग िवशेष²Ō और एनेÖथिेटÖट/जीवन र±क एनेÖथीिसया कौशल 

(एलएसएएस) ÿिशि±त िचिकÂसकŌ को मानदेय भी ÿदान िकया जाता है।  

• िचिकÂसकŌ के िलए िवशेष ÿोÂसाहन, समय पर एएनसी जांच और åरकॉिड«ग सिुनिĲत 

करने के िलए एएनएम के िलए ÿोÂसाहन, िकशोर ÿजनन और यौन ÖवाÖÃय कायªकलापŌ 

के संचालन के िलए िवशेष ÿोÂसाहन जैसे ÿोÂसाहन को बढ़ावा देना। 

• राºयŌ को िवशेष²Ō को आकिषªत करने के िलए "आप कोट कर¤, हम अदा कर¤गे" जैसी 

कायªनीितयŌ म¤ लचीलापन सिहत परøाÌय वेतन कì पेशकश अनमुेय है। 

• एनएचएम के तहत दगुªम ±ेýŌ म¤ काम करने वाले कमªचाåरयŌ के िलए Öनातको°र 

पाठ्यøमŌ म¤ वरीयता ÿवशे और úामीण ±ेýŌ म¤ आवास ÓयवÖथा म¤ सधुार जैस ेगैर-

मौिþक ÿोÂसाहन भी शłु िकए गए ह§। 

• िवशेष²Ō कì कमी को दरू करने के िलए एनएचएम के तहत िचिकÂसकŌ के बहò-कौशल का 
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समथªन िकया जाता है। ÖवाÖÃय पåरणामŌ म¤ सधुार करने के िलए एनएचएम के तहत 

मौजूदा मानव संसाधन का कौशल उÆनयन करना एक और ÿमुख कायªनीित है। 

इसके अलावा, ÖवाÖÃय और पåरवार कÐयाण मंýालय न े ई-संजीवनी नामक एक 

टेलीमेिडिसन एÈलीकेशन िवकिसत कì है, जो डॉ³टर स ेडॉ³टर (एचडÊÐयूसी मॉड्यूल) और मरीज 

स ेडॉ³टर परामशª सेवाए ं(ओपीडी मॉड्यूल) ÿदान करती है। यह एÈलीकेशन हब और Öपोक मॉडल 

पर काम करती है। हब Öतर पर, एक िवशेष² डॉ³टर úामीण ±ेýŌ म¤ ÖवाÖÃय और आरोµय क¤ þŌ 

(एचडÊÐयूसी) को सेवाए ंÿदान करता है। इन उपायŌ ने यह सिुनिĲत िकया है िक úामीण समुदायŌ 

को आवÔयक ÖवाÖÃय सवेाओ ंतक िवĵसनीय पहòंच ÿाĮ हो। 

 
छ°ीसगढ़ म¤ ůॉमा केयर स¤टर 

3174. ®ी भोजराज नाग: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) छ°ीसगढ़ म¤ ůॉमा केयर स¤टरŌ कì सं́ या िकतनी है; 

(ख) िवगत तीन वषŎ के दौरान छ°ीसगढ़ सरकार Ĭारा इस संबंध म¤ िकतनी धनरािश का उपयोग 

िकया गयाहै; 

(ग) ³ या छ°ीसगढ़ के न³सल ÿभािवत कांकेर िजले म¤ ůॉमा केयर स¤टर कì आपातकालीन सुिवधा 

उपलÊध करान ेकेिलए कोई योजना िøयािÆवत कì जा रही है; और 

(घ) यिद हां, तो तÂसंबंधी Êयौरा ³ या है? 

 
आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  

(®ी ÿतापराव गणपतराव जाधव): 

(क) स े(घ): “राÕůीय ůामा और बनª इंजरी  रोकथाम और ÿबंधन  कायªøम ” (एनपीपीएमटी और 

बीआई) के तहत, दशे भर के सरकारी अÖपतालŌ/मेिडकल कॉलेजŌ म¤ 196 ůॉमा केयर सिुवधा क¤ þ 
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(टीसीएफ) Öवीकृत िकए गए। 196 म¤ स,े छ°ीसगढ़ म¤ 06 टीसीएफ Öवीकृत िकए गए ह§। छ°ीसगढ़ 

म¤ टीसीएफ का िववरण और उनकì  इकाई लागत  नीचे िदया गया है: 

³ऱ 
स.ं 

टीसीएफ का नाम Öतर राºय कì िहÖसेदारी  
सिहत इकाई लागत 
(करोड़ Łपए म¤) 

1 डॉ. भीम राव अंबेडकर मेमोåरयल अÖपताल, रायपरु II 10.272 

2 छ°ीसगढ़ आयिुवª²ान सÖंथान, िबलासपरु II 10.272 
3 सरकार. कोमलदवे िजला अÖपताल, कांकेर III 4.942 
4 िजला अÖपताल, रायगढ़ III 4.942 
5 बालीराम कÔयप मेमोåरयल मेिडकल कॉलेज, जगदलपरु II 10.272 
6 िजला अÖपताल, अंिबकापरु III 4.942 

 
12वé पंचवषêय योजना (िव° वषª योजना 2012-17) के बाद, इस योजना के तहत नई ůॉमा 

दखेभाल सुिवधा क¤ þŌ कì पहचान का कोई ÿावधान नहé है। िव°ीय सहायता Öवीकृत सुिवधा 

क¤ þŌ/इकाइयŌ कì कुल Öवीकृत लागत के भीतर क¤ þीय सहायता के शेष िहÖसे को जारी करने के 

संबंध म¤ है। छ°ीसगढ़ सरकार Ĭारा दी गई åरपोटª के अनसुार, िपछल ेतीन वषŎ के दौरान िकसी भी 

िनिध का उपयोग नहé िकया गया है। 

 
आयुष िवĵिवīालय 

3175.  ®ी अिनल िफरोिजया: 

 ³या आयुष मंýी यह बताने कì कृपा कर¤गे िक:  

(क)  सरकार Ĭारा संपूणª देश म¤ आयुष िवĵिवīालयŌ कì सं´या बढ़ाने तथा उनकì गुणव°ा 

म¤ सुधार लाने के िलए ³या कदम उठाए गए ह§; 

(ख)  ³या सरकार úामीण तथा दूरदराज के ±ेýŌ म¤ आयुष िचिकÂसा सेवाओ ंके िवÖतार के 

िलए कोई िवशेष योजना बना रही है;  
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(ग)  यिद हां, तो तÂसंबंधी Êयौरा ³या है तथा इस संबंध म¤ सरकार Ĭारा ³या कदम उठाए 

गए ह§;  

(घ)  आयवु¥द, योग, यूनानी, िसĦ तथा होÌयोपैथी के ±ेý म¤ अनसुंधान एवं िवकास को बढ़ावा 

दनेे के िलए सरकार Ĭारा िøयािÆवत कì जा रही योजनाओ ंका Êयौरा ³या है; और  

(ङ)  आयषु उÂपादŌ तथा सेवाओ ंको अंतराªÕůीय Öतर पर लोकिÿय बनाने के िलए सरकार 

Ĭारा ³या ÿयास िकए गए ह§ तथा इस संबंध म¤ कोई िवशेष नीित िøयािÆवत कì गई है? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  

(®ी ÿतापराव गणपतराव जाधव): 

(क): िवĵिवīालयŌ कì Öथापना राºय िवधानमंडल या संसद Ĭारा कì जाती है;यूजीसी स±म 

िवधानमंडल Ĭारा Öथािपत ऐसे िवĵिवīालयŌ को माÆयता दतेा है और उनके नाम यूजीसी अिधिनयम 

कì धारा 2(च) के तहत िवĵिवīालय अनदुान आयोग (यूजीसी) Ĭारा तैयार कì गई, माÆयता ÿाĮ 

िवĵिवīालयŌ कì सूची म¤ शािमल िकए जाते ह§। 

यूजीसी, िश±ा या अनसुंधान के िविशĶ ±ेýŌ म¤ मानकŌ के समÆवय और िनधाªरण के उĥेÔय 

से संिवधान के अनु̧ छेद 246 के तहत संसद के सगंत अिधिनयम Ĭारा Öथािपत सबंंिधत पåरषदŌ 

के मनोनीत सदÖयŌ के साथ-साथ संगत ±ेýŌ म¤ िवशेष²ता धारक सदÖयŌ वाली एक िवशेष² सिमित 

के माÅयम से िश±ण, परी±ा तथा अनुसंधान के मानकŌ को सिुनिĲत करन े के िलए यूजीसी 

अिधिनयम कì धारा 13 के ÿावधानŌ के अनसुार िवĵिवīालयŌ का िनरी±ण करता है। 

 

(ख) और (ग): आयषु मंýालय úामीण और दूरदराज के ±ेýŌ सिहत राºयŌ/संघ राºय ±ेýŌ के माÅयम 

से राÕůीय आयुष िमशन (एनएएम) कì क¤ þीय ÿायोिजत योजना को कायाªिÆवत कर रहा है; और 

आयषु पĦित के सवंधªन और समú िवकास के िलए उनके ÿयासŌ को सहयोग ÿदान कर रहा है। 

एनएएम के तहत, एनएएम िदशािनद¥शŌ के ÿावधानŌ के अनुसार राºय वािषªक कायª योजनाओ ं

(एसएएपी) के माÅयम से ÿाĮ उनके ÿÖतावŌ के िनिम° राºय/संघ राºय ±ेý कì सरकारŌ को 
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अनदुान सहायता ÿदान कì जा रही है। एनएएम अÆय बातŌ के साथ-साथ िनÌनिलिखत गितिविधयŌ 

के िलए ÿावधान करता है:- 

i. आयषु ÖवाÖÃय एव ंआरोµय क¤ þŌ (एएचडÊÐयूसी) िजनका नाम अब आयÕुमान आरोµय मंिदर 

(आयषु) रखा गया है, का संचालन। 

ii. ÿाथिमक ÖवाÖÃय क¤ þŌ (पीएचसी), सामुदाियक ÖवाÖÃय क¤ þŌ (सीएचसी) और िजला 

अÖपतालŌ (डीएच) म¤ आयषु सिुवधाओ ंका सह-Öथापन। 

iii. मौजूदा एकल सरकारी आयषु अÖपतालŌ का उÆनयन।  

iv. मौजूदा सरकारी/पंचायत/सरकारी सहायता ÿाĮ आयषु औषधालयŌ का उÆनयन/मौजूदा 

आयषु औषधालय (िकराए पर/जीणª-शीणª आवास) के िलए भवन का िनमाªण/नए आयषु 

औषधालय कì Öथापना के िलए भवन का िनमाªण। 

v. 10/30/50 िबÖतरŌ वाले एकìकृत आयषु अÖपतालŌ कì Öथापना। 

vi. सरकारी आयषु अÖपतालŌ, सरकारी औषधालयŌ और सरकारी/सरकारी सहायता ÿाĮ 

िश±ण सÖंथागत आयषु अÖपतालŌ को आवÔयक औषिधयŌ कì आपूितª। 

vii. आयषु जन ÖवाÖÃय कायªøम। 

viii. उन राºयŌ म¤ नए आयुष कॉलेजŌ कì Öथापना जहां सरकारी ±ेý म¤ आयषु िश±ण सÖंथानŌ 

कì उपलÊधता अपयाªĮ है। 

ix. आयषु Öनातक सÖंथानŌ और आयषु Öनातको°र सÖंथानŌ का ढांचागत 

िवकास/पीजी/फाम¥सी/पैरा-मेिडकल पाठ्यøमŌ को शािमल करना। 

 

(घ): आयषु ±ेý के संवधªन और िवकास कì ÿिøया म¤ और भारतीय िचिकÂसा पĦित एवं 

होÌयोपैथी (आईएसएम एडं एच) कì िश±ा को सÓुयविÖथत करने के िलए, क¤ þ सरकार ने भारतीय 

िचिकÂसा पĦित राÕůीय आयोग अिधिनयम, 2020 (एनसीआईएसएम अिधिनयम 2020)और 

राÕůीय होÌयोपैथी आयोग अिधिनयम, 2020 (एनसीएच अिधिनयम 2020)अिधिनयिमत िकया है। 
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इसके अलावा, क¤ þ सरकार ने अिधसूचना Ĭारा एनसीआईएसएम अिधिनयम, 2020 और एनसीएच 

अिधिनयम, 2020 के तहत ÿद° शिĉयŌ का ÿयोग करने और उÆह¤ सŏपे गए कायŎ को करने के 

िलए øमशः दो आयोगŌ नामतः भारतीय िचिकÂसा पĦित राÕůीय आयोग (एनसीआईएसएम) और 

राÕůीय होÌयोपैथी आयोग (एनसीएच) का गठन िकया।   

भारतीय िचिकÂसा पĦित राÕůीय आयोग (एनसीआईएसएम) अिधिनयम, 2020 और 

राÕůीय होÌयोपैथी आयोग (एनसीएच) अिधिनयम, 2020 øमशः िनÌनिलिखत िलंक पर उपलÊध 

ह§: 

https://ncismindia.org/NCISM%20Gazette%20notification.pdfऔरhttp://nch.org.i

n/upload/pdf_upload-381801.pdf 

आयवु¥द, िसĦ और यूनानी ±ेý म¤ अनसुंधान को बढ़ावा देने के िलए एनसीआईएसएम के 

तहत चल रही योजनाए ंिनÌन ÿकार ह§:- 

1. छाýवृि° कायªøम 

•Öपाकª  कायªøम- 

एनसीआईएसएम न,े सीसीआरएएस के सहयोग स े िपछल े वषª आयवु¥द महािवīालयŌ के 100 

Öनातक शोधािथªयŌ के िलए Öटूड¤टिशप ÿोúाम फॉर आयवु¥द åरसचª केन (Öपाकª ) कायªøम शłु िकया 

था। इसके तहत दो महीन ेके िलए 25000 Łपये ÿित माह कì छाýवृि° दी जा रही है। 

•एसपीयूआर कायªøम- 

एनसीआईएसएम न,े क¤ þीय यूनानी िचिकÂसा अनसुंधान पåरषद (सीसीआरयूएम) के सहयोग स,े 

Öनातक कì शोध योµयता को बढ़ावा दनेे के िलएÖटूड¤टिशप ÿोúाम फॉर यूनानी åरसचª (एसपीयूआर) 

कायाªिÆवत िकया है। इसके तहतदो महीन ेके िलए 25000 Łपये ÿित माह कì छाýविृ° दी जा रही 

है। 

 
2. पीजी-Öटार कायªøम- 
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 एनसीआईएसएम न ेक¤ þीय आयवु¥दीय िव²ान अनसुंधान पåरषद (सीसीआरएएस) के सहयोग 

स ेÖनातको°र शोधािथªयŌ के िलए आयवु¥द अनसुंधान म¤ ÿिश±ण योजना (पीजी-Öटार) शłु 

कì है। 

(ङ): मंýालय न ेआयषु म¤ अंतराªÕůीय सहयोग को बढ़ावा देने के िलए एक क¤ þीय ±ेýीय योजना 

(आईसी योजना) िवकिसत कì है िजसके तहत, आयषु मंýालय आयषु उÂपादŌ और सेवाओ ंके 

िनयाªत को बढ़ावा दनेे के िलए भारतीय आयषु औषध िविनमाªताओ/ंआयषु सेवा ÿदाताओ ं को 

सहायता ÿदान करता है, िजसम¤ अंतरराÕůीय Öतर पर आयषु िचिकÂसा पĦितयŌ के बार े म¤ 

जागłकता और Łिच को बढ़ावा देने और मजबूत करने के िलए आयषु उÂपादŌ और सेवाओ ंके 

िनयाªत को बढ़ावा देना, आयषु िचिकÂसा पĦित का अंतराªÕůीय ÿचार, िवकास और माÆयता देना, 

िहतधारकŌ म¤ आपसी संपकª  बढ़ान ेऔर अंतराªÕůीय Öतर पर आयषु के बाजार म¤ विृĦ करना, िवदेशŌ 

म¤ आयषु अकादिमक पीठŌ कì Öथापना के माÅयम स ेिश±ािवदŌ तथा अनसुंधान को बढ़ावा देना 

और ÿिश±ण कायªशाला/संगोķी आयोिजत करना शािमल है।  

आयषु मंýालय न े आयषु िचिकÂसा पĦितयŌ को अंतराªÕůीय माÆयता िदलाने कì िदशा म¤ 

िनÌनिलिखत कदम उठाए ह§:-  

 आपसी िहतŌ पर आयषु स ेसंबंिधत गितिविधयŌ को शुł करने के िलए राÕůीय Öतर पर 

समझौता ²ापन (एमओयू) पर हÖता±र करके िवदेशŌ के साथ सहयोग। िवदेशŌ के साथ 

पारंपåरक िचिकÂसा और होÌयोपैथी के ±ेý म¤ सहयोग के िलए 24 अलग-अलग दशेŌ के 

बीच समझौता ²ापनŌ पर हÖता±र िकए गए; 

 अनसुंधान/अकादिमक सहयोग के िलए िवदेशी सÖंथानŌ के साथ समझौता ²ापनŌ पर 

हÖता±र; 

 िवदेशी िवĵिवīालयŌ/सÖंथानŌ म¤ आयषु पीठŌ कì Öथापना के िलए 15 समझौता ²ापन; 

 आयषु िवशेष²Ō कì ÿितिनयुिĉ (अÐपकािलक/दीघªकािलक); 
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 आयषु के ±ेý म¤ सहयोग के िलए िवĵ ÖवाÖÃय संगठन (डÊÐयूएचओ) या संयĉु राÕů 

(यूएन) एज¤िसयŌ के साथ सहयोग, अंतराªÕůीय ÿिश±ण के िलए सहयोग या आयोजन; 

 अंतराªÕůीय Öतर पर आयषु िचिकÂसा पĦितयŌ के बार ेम¤ जागłकता और Łिच को 

बढ़ावा देने और मजबूत करने के िलए भारत या िवदेश म¤ सÌमेलन, सेिमनार, ए³सपो 

आिद; 

 आयषु पĦित के बार ेम¤ ÿामािणक जानकारी ÿदान करन ेके िलए दिुनया भर के िविभÆन 

दशेŌ म¤ 42 आयषु सूचना ÿकोķ (क¤ þ) कì Öथापना;  

 िविभÆन िĬप±ीय बैठकŌ और बहòप±ीय मंचŌ म¤ आयषु का ÿितिनिधÂव करना, 

अंतराªÕůीय Öतर पर आयषु म¤ नैदािनक अनसुंधान करन ेके िलए सहयोग;  

 आयषु उÂपादŌ और सेवाओ ंआिद के िनयाªत को बढ़ावा देने के िलए भारतीय आयषु 

िविनमाªताओ/ंआयषु सेवा ÿदाताओ ंको सहायता ÿदान करना।  

 भारत म¤ माÆयता ÿाĮ आयषु सÖंथानŌ म¤ पाठ्यøमŌ के िलए िवदेशी नागåरकŌ को आयषु 

छाýविृ°यां ÿदान करना। 

 अंतराªÕůीय योग िदवस (आईडीवाई),ÿितवषª 21 जून को मनाया जाता है, वषª 2014 म¤ 

संयुĉ राÕů Ĭारा अपनाए जाने के बाद आईडीवाईएक ÿमुख कायªøम बन गया है, िजसम¤ 

दतूावासŌ, योग िचिकÂसकŌ और Öथानीय समुदायŌ के माÅयम स ेदिुनया भर म¤ बड़े पैमान े

पर भागीदारी होती है।  

 पाठ्यøमŌ के माÅयम स ेयोग िश±ा के िलए सहयोग और िवदेशी िवĵिवīालयŌ म¤ आयषु 

पीठŌ कì Öथापना जैसी शैि±क पहल आयषु मंýालय Ĭारा Öथािपत, योग ÿमाणन बोडª 

(वाईसीबी), योग पेशेवरŌ और सÖंथानŌ के िलए अंतराªÕůीय Öतर पर माÆयता ÿाĮ 

ÿमाणन ÿदान करता है, तथा िश±ण और ÓयवÖथा म¤ गुणव°ा मानकŌ को सिुनिĲत 

करता है। 
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रासायिनक उवªरकŌ कì बढ़ती कìमत¤  

3176. ®ी सजंय हåरभाऊ जाधव:   

³ या रसायन और उवªरक मýंी यह बताने कì कृपा कर¤गे िक: 

(क) ³ या वषª 2020-2024 के दौरान महाराÕ ů राº य म¤ तरल यूåरया और तरल 18:46 ओ (डीए) 

ÿदान िकया गया है और यिद हां, तो इसके ³ या कारण ह§; 

(ख) िपछले पांच वषŎ के दौरान रासायिनक उवªरकŌ कì कìमत¤ वषª-वार िकतनी बार बढ़ी ह§; 

(ग) िपछले पांच वषŎ के दौरान दशे म¤ िकतनी माýा म¤ रासायिनक उवªरकŌ का आयात िकया गया; 

(घ) बेहतर खेती के िलए देश म¤ िकस ÿकार उवªरकŌ कì आपूितª कì जा रही है; 

(ड.) यह सिुनिÔ चत करने के िलए िक िकसानŌ को िकफायती मूÐ य पर उपय³ु त उवªरक िमल रहे ह§, 

सरकार Ĭारा ³ या कदम उठाए गए/उठाए जाने का ÿÖ ताव है; और  

(च) उवªरकŌ कì बढ़ती कìमतŌ से राहत ÿदान करने के िलए सरकार Ĭारा ³ या कदम उठाए जा रहे 
ह§? 

ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ राºय 

मýंी (®ीमती अनुिÿया पटेल) : 

(क): कृिष और िकसान कÐयाण िवभाग (डीएएडंएफडÊÐयू) ने नैनो यूåरया (तरल) और नैनो डीएपी 

को उवªरक िनयýंण आदेश (एफसीओ)–1985 के तहत शािमल िकया है िजसका उÂ पादन कई उवªरक 

कंपिनयŌ Ĭारा िकया जाता है।  

तदनुसार, महाराÕů राºय म¤ नैनो यूåरया और नैनो डीएपी िनयिमत łप से उपलÊध कराया जाता 
है। 
(ख) स े(च): तदनुसार, िकसानŌ को वहनीय मूÐयŌ पर यूåरया सिÊसडी Öकìम के तहत, उÂपादन 

लागत पर Åयान िदए िबना िकसानŌ को यूåरया सांिविधक łप से अिधसूिचत अिधकतम खदुरा मूÐय 

(एमआरपी) पर उपलÊध कराया जाता है। यूåरया कì 45 िकलोúाम बोरी कì सिÊसडी ÿाÈ त एमआरपी 

266.50 Łपये है। यूåरया कì 45 िकलोúाम बोरी कì एमआरपी िपछले पांच वषŎ के दौरान अथाªत 2019-

20 से 2023-24 तक एक समान रही है। इसके अलावा, पोषक-तÂव आधाåरत सिÊसडी (एनबीएस) 
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Öकìम के अंतगªत, फॉÖफेटयĉु और पोटाशयĉु (पीएÁडके) उवªरकŌ कì एमआरपी िविनयंिýत है और 

इसे उवªरक कंपिनयŌ Ĭारा बाजार के उतार-चढ़ाव के अनसुार यथोिचत Öतर पर िनयत िकया जाता ह ै

िजसकì िनगरानी सरकार Ĭारा कì जाती है। वषª 2022-23 स े2024-25 तक ÿमुख एनपीके úेड, डीएपी, 

एमओपी और एसएसपी कì एमआरपी का का Êयौरा संलµन िववरण म¤ िदया गया है। उवªरक उपलÊध 

कराए जाते ह§। 

िपछले पांच वषŎ के दौरान दशे म¤ आयाितत रासायिनक उवªरक िनÌनानसुार ह§:  
  

वषª 2019-20 से 2024-25 तक रासायिनक उवªरकŌ (यूåरया, डीएपी, एमओपी 
और एनपीके) का आयात (नवंबर, 2024 तक) 

माýा एलएमटी म¤ 

वषª यूåरया 
डीएपी एमओपी * एनपीके 

 कंपिनयŌ कì सूचना के अनुसार 
2019-20 91.23 48.70 36.70 7.46 
2020-21 98.28 48.82 42.27 13.90 
2021-22 91.36 54.62 24.60 11.70 
2022-23 75.80 68.83 18.66 27.52 
2023-24 70.42 55.67 28.69 22.17 

 
  कृिष एवं िकसान कÐयाण िवभाग (डीएएडंएफडÊÐयू) "कृिष आदानŌ के िलए ±ेýीय सÌमेलन" के 

माÅयम स ेÿÂयेक फसल मौसम (अथाªत रबी और खरीफ) स ेपहल ेÿमखु उवªरकŌ अथाªत यूåरया, डीएपी, 

एमओपी और एनपीकेएस उवªरकŌ कì आवÔयकता का आकलन करता है। कृिष एवं िकसान कÐयाण 

िवभाग Ĭारा िकए गए आकलन के आधार पर, उवªरक िवभाग मािसक आपूितª योजना जारी करके राºयŌ 

को उवªरकŌ कì पयाªĮ माýा आबंिटत करता है और उपलÊधता कì िÖथित कì िनरतंर िनगरानी करता है। 

यह आपूितªयां Öवदशेी उÂपादन के साथ-साथ आयातŌ के माÅयम से कì जाती ह§। 

िववरण 

वषª 2019-20 से 2024-25 म¤ अ³टूबर-24 तक उÂपाद-वार औसत एमआरपी (Łपये/एमटी) 
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उÂपाद का 
नाम 

2019-20 2020-21 2021-22 2022-23 2023-24 2024-25 

10-26-26 25750.94 24575.66 29751.24 29760.78 29394.92 29895.40 
12-32-16 25734.16 24643.11 28733.24 31562.41 29865.16 29400.00 
20-20-0-13 20707.05 19950.14 24652.55 28045.64 25275.63 25253.09 
डीएपी 26518.28 24966.78 25003.55 26939.94 26999.77 27000.00 
एमओपी 18981.04 17872.63 23338.42 34147.54 33987.88 31584.03 
एसएसपी-
दानेदार 

8213.69 8468.49 7750.95 10555.79 11157.39 10903.18 

 
*आकंड़े एफएमएस और आईएफएमएस से (dbtfert.nic.in)  
 

 
DEATHS DUE TO COVID PANDEMIC 

3177.   DR. THOL THIRUMAAVALAVAN: 

Will the Minister of HEALTH AND FAMILY WELFARE to be pleased to state: 

(a) the details of infections and deaths due to Covid pandemic, month-wise and 

State-wise; 

(b) whether the Government is aware about the new variant of concern, new 

strains of high danger during the last one year; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) As on 6th December, 2024, State/UT and year-wise details of cases and 

deaths due to COVID-19 as reported by States/UTs is given in the enclosed 

Statement. 
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(b) and (c) As per the World Health Organization (WHO), as of 2nd December 

2024, there are no currently circulating Variants of Concern (VoCs). However, 

the only currently circulating Variant of Interest (VoI) includes JN.1 which was 

first detected globally in August, 2023 and designated as a VoI by WHO on 18 th 

December, 2023. The JN.1 variant remains the most prevalent SARS-CoV-2 

variant globally. In India, cases of JN.1 variant of SARS-CoV-2 virus were first 

reported in the country in the month of November, 2023. 

 
STATEMENT 

State/UT and year-wise details of cases and deaths due to COVID-19 as 
reported by States/UTs (as on 6th December, 2024) 

States/UTs Covid-19 Cases and Deaths year-wise (2022-2024) 
S. 

No. States/UTs 
2022 2023 2024 

Cases Deaths Cases Deaths Cases Deaths 

1 
AandN 
Islands 3026 0 20 0 0 0 

2 
Andhra 
Pradesh 262090 240 1713 0 316 0 

3 
Arunachal 
Pradesh 11551 16 159 0 0 0 

4 Assam 125527 1871 71 0 89 3 
5 Bihar 124650 206 3890 13 413 0 
6 Chandigarh 33503 102 1353 4 59 1 
7 Chhattisgarh 169757 546 10016 45 856 14 

8 

Dadar and 
Nagar Haveli 
and Daman 
and Diu 

900 0 1 0 0 0 

9 Delhi 560793 1414 33990 149 2507 31 
10 Goa 78423 492 4413 1 210 0 
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11 Gujarat 446491 925 14036 38 1165 20 
12 Haryana 283250 651 22383 65 203 8 

13 
Himachal 
Pradesh 83877 338 10301 33 173 1 

14 JandK (UT) 138250 259 2630 7 153 1 
15 Jharkhand 91585 188 1282 6 8 0 
16 Karnataka 1065489 1980 18284 65 7252 39 
17 Kerala 1583884 24114 87242 516 5597 66 
18 Ladakh (UT) 7239 12 202 0 74 0 
19 Lakshdweep 999 1 0 0 0 0 

20 
Madhya 
Pradesh 261031 243 1661 10 253 1 

21 Maharashtra 1465879 6899 36072 150 5658 35 
22 Manipur 14144 147 114 0 4 0 
23 Meghalaya 11966 140 207 4 4 0 
24 Mizoram 97564 184 598 8 73 0 
25 Nagaland 3795 80 47 0 0 0 
26 Odisha 281957 747 11902 10 297 0 
27 Puducherry 46051 94 2113 7 176 0 
28 Punjab 180840 2645 8255 1281 339 30 
29 Rajasthan 359447 690 11060 84 1414 9 
30 Sikkim 11817 90 613 2 46 0 
31 Tamil Nadu 847525 1284 16750 34 1015 3 
32 Telangana 159752 86 3260 0 323 0 
33 Tripura 22965 111 461 2 94 1 
34 Uttar Pradesh 416755 718 17424 84 820 22 
35 Uttarakhand 104449 334 3199 17 200 10 
36 West Bengal 483583 1775 7995 24 1458 2 
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VILLAGE LEVEL CHILD PROTECTION COMMITTEE 

3178. SHRI VAMSI KRISHNA GADDAM: 

  Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased 

to state:  

(a) the details of the villages that have successfully established Village Level 

Child Protection Committees (VLCPCs), State/UT-wise especially Telangana; 

(b) the details of successful awareness campaigns initiated by Village Level 

Child Protection Committees (VLCPCs) in all the villages, State-wise and year-

wise; 

(c) whether any assessments have been conducted by Government to 

evaluate the impact of child protection initiatives implemented by VLCPCs on 

reducing cases of child marriage, trafficking and school dropouts, if so, the 

details thereof and if not, the reasons thereof; 

(d) whether the Government has any data regarding improvements in child 

protection outcomes since the formation of VLCPCs and Block Level Child 

Protection Committees (BLCPCs), if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD  

DEVELOPMENT (SHRIMATI SAVITRI THAKUR):  

 (a) to (e): Ministry of Women and Child Development is implementing a 

Centrally Sponsored Scheme namely ‘Mission Vatsalya’, through the State/ 

UT Governments on pre-defined cost sharing basis between the Central and 

the State Governments to deliver various services for children in difficult 
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circumstances which include both institutional care and non-institutional care 

services. The scheme provides services to the Children in Need of Care and 

Protection (CNCP) as well as Children in Conflict with Law (CCL) for their 

rehabilitation and social re-integration into the mainstream of the society. The 

Child Care Institutions (CCIs) established under the Mission Vatsalya scheme 

support, inter-alia, age-appropriate education, access to vocational training, 

recreation, health care, counselling etc. Support under non-institutional care is 

provided by way of sponsorship, foster care and after care to children in need 

of care and protection.  

  Mission Vatsalya envisages a robust ecosystem through the network of 

State and Local Governments to ensure the safety and security of children in 

the country. These Local Bodies are required to reach out to children, engage 

with communities and encourage them to take ownership of the wellbeing of 

Children in their areas.  

  Mission Vatsalya also envisages assigning of the functions of child 

welfare and protection issues to the existing committees of the Panchayati Raj 

Institution/ Gram Panchayat/ Urban Local Body which deal with the issues of 

social justice/ welfare of children.   

  
The details of the villages that have successfully established Village 

Level Child Protection Committees (VLCPCs) are not maintained centrally. 

Further, no assessments have been conducted under Mission Vatsalya 
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scheme to evaluate the impact of child protection initiatives implemented by 

VLCPCs on reducing cases of child marriage, trafficking and school dropouts  

  Under Sections 27-30 of the Juvenile Justice (Care and Protection of 

Children) Act, 2015, the Child Welfare Committees have been empowered to 

take decisions with regard to the children in need of care and protection, 

keeping their best interest in mind. They are also mandated to monitor the 

functioning of the CCIs. The JJ Act, 2015 (Section 109) provides for the 

National Commission for Protection of Child Rights at national level and State 

Commission for Protection of Child Rights at State level respectively to monitor 

the implementation of the Act.  

  
SPECIAL CANCER WARD 

3179. KUMARI SELJA: 

 Will the MINISTER OF HEALTH AND FAMILY WELFARE be pleased 

to state: 

(a) the number of cancer patients reported in the State of Haryana; 

(b) the details of special cancer wards which have been established for the  

treatment of such patients in various districts of Haryana, district-wise; 

(c) the extent to which the polluted water of Ghaggar river entering Haryana   

is responsible in spreading cancer in the State; 

(d) whether the Government has made any plan to clean the water of the said 

river, if so, the details thereof; and 
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(e) whether the Central Government provides any special assistance to 

cancer patients from BPL families in the country and if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) : As per the Indian Council of Medical Research’s National Cancer Registry 

Programme (ICMR-NCRP), the estimated number of incidences of cancer cases 

in Haryana  during the last five years(2019-2023) is given below;  

 
(b) Cancer care facilities are available in Government Medical Colleges in district 

Hisar, Karnal, Nuh, Sonipat and Rohtak. Further comprehensive cancer care 

services are provided in National Cancer Institute, Bhadsa district Jhajjar.  

Under the Strengthening of tertiary cancer care centres facilities Scheme, 

Atal Cancer Care Centre (ACCC) has been established at Sub Divisional Civil 

Hospital (SDCH), Ambala Cantt. on centre and state sharing basis (60:40). It is 

equipped with latest equipment for cancer Treatment and Comprehensive 

Cancer Care services are provided to the needy patients not only from Haryana 

but also neighboring States. 

Estimated number of cancer cases in Haryana (2021-2023) – Both 
Sexes* 

Year 2019 2020 2021 2022 2023 
Estimated Incidence of All 
sites of cancer Cases in 
Haryana 

1486 1536 1580 1630 1678 
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National Programme for Prevention and Control of Non-Communicable 

Diseases(NP-NCD) is being implemented in all 22 districts of the State of 

Haryana. Under NP-NCD, 22 District NCD Clinics, 157 Community Health 

Center NCD Clinics and 5 district Cancer Day care centres are functional at 

Panchkula, Ambala, Faridabad, Kurukshetra and Yamunanagar.  

(c) and (d) ICMR has informed that a study conducted by Kaur et al., 2024, 

published in Indian Academy of Sciences on Human health risk assessment 

revealed that people dwelling near river drains are highly prone to cancer 

disease and hazard quotients were observed above the threshold limit that 

poses high non-carcinogenic risks. The results of the current study revealed that 

lead, iron, and aluminium exceeded the permissible limit of the Central Pollution 

Control Board (India). 

Central Pollution Control Board (CPCB) in coordination with State 

Pollution Control Boards (SPCBs)/ Pollution Control Committees (PCCs) has 

established a Water Quality Monitoring Network the National Water Quality 

Monitoring Programme (NWMP). River Ghaggar is monitored at 18 locations in 

Punjab and 9 locations in Haryana by respective SPCB/CPCB. 

Central Pollution Control Board (CPCB) has informed that the analysis of 

water quality monitoring results of river Ghaggar in the state of Punjab and 

Haryana for the year 2023 reveals that River Ghaggar is found non-complying 

w.r.t. notified Primary Water Quality Criteria for Outdoor Bathing at all the 

monitored locations in the state of Punjab and Haryana for the year 2023. The 
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Haryana State Pollution Control Board has found the water of Ghaggar River not 

fit for drinking. 

Under the Centrally Sponsored Scheme of National River Conservation 

Plan, sewage treatment capacity of 15 million litres per day (MLD) was created 

in different towns in Punjab for conservation of Ghaggar river. Punjab Pollution 

Control Board has informed that to treat waste water from the towns in the 

catchment of river Ghaggar, 28 STPs of total capacity 291.7 MLD have been 

installed. Haryana State Pollution Control Board has informed that sewage 

treatment capacity of 588 MLD has been created in river catchment in the State 

under the Ghaggar Action Plan. 

(e) The Treatment of cancer is either free or subsidized in the Government 

Institutions. Further, financial assistance is provided to poor patients for their 

cancer treatment under the Health Minister’s Cancer Patient Fund component 

of the Umbrella scheme of the Rashtriya Arogya Nidhi (RAN). Pradhan Mantri 

Jan Arogya Yojana (PMJAY) aims at providing health insurance cover of Rs. 5 

lakhs per family per year for secondary and tertiary care hospitalization. Since 

the inception of the scheme, treatment for cancer diseases is included in the 

benefit packages. All modes of treatment for cancer (Medical Oncology, Surgical 

Oncology and Radiation Oncology) are covered under the scheme. 

 
ESTABLISHMENT OF ANIIMS 

3180: SHRI BISHNU PADA RAY: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 
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(a) the timeline set for the full-fledged establishment of Andaman and Nicobar 

Islands Institute of Medical Sciences (ANIIMS) in AandN Islands as per the 

Government of India orders; 

(b) the current status of the medical college in all respects including the civil work 

for building construction, laboratories, and procurement of medical instruments 

etc.; 

(c) the total project cost for establishment of the medical college along with the 

amount sanctioned and released by the Government in this regard; 

(d) the manner in which the cost escalation will be managed in case the work is 

not completed within the set time frame and within the allocated project amount; 

and 

(e) the manner in which accountability is proposed to be fixed in case of the 

delay in the execution of the said project?       

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c): Andaman and Nicobar Islands Institute of Medical Sciences (ANIIMS) 

was approved under Phase-I of the Centrally Sponsored Scheme (CSS) for 

‘Establishment of New Medical Colleges attached with existing district/referral 

hospitals’ Scheme of the Ministry of Health and Family Welfare, Government of 

India in the year 2015 at a cost of Rs.189 crores for up-gradation of the existing 

GB Pant Hospital-a district hospital at Sri Vijaya Puram in AandN Islands. The 

entire central share of Rs.113.40 crore towards the project has been released 
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to the UT Administration. The construction of new building in the new medical 

campus is likely to be completed by March, 2026. However, all labs (Pathology, 

Microbiology, Biochemistry) in the existing hospital are fully functional in an 

adjacent building. All the required essential equipments are available and all 

basic and essential tests are being done routinely. 

(d) to (e):  Expenditure in excess of the approved cost of the medical college will 

be borne by the UT Administration.  Establishment of ANIIMS is a project 

requiring a phased approach due to the challenging terrain, geographical 

constraints, logistical issues, and workforce availability etc. affecting the 

project’s progress. 

 
योग िवĵिवīालय कì Öथापना 

3181.  ®ी देवेश चÆþ ठाकुर: 

 ³या आयुष मंýी यह बताने कì कृपा कर¤गे िक:  

(क)  ³या सरकार के पास योग और ÿाकृितक िचिकÂसा को बढ़ावा देने कì कोई योजना है 

और यिद हां, तो तÂसंबंधी Êयौरा ³या है;  

(ख)  ³या सरकार ने देश म¤ योग िवĵिवīालय Öथािपत िकए ह§ अथवा Öथािपत करने का 

ÿÖताव है और यिद हां, तो तÂसंबंधी Êयौरा ³या है;  

(ग)  ³या सरकार का योग और ÿाकृितक िचिकÂसा को बढ़ावा देने और इस संबंध म¤ लोगŌ 

के बीच जागłकता पैदा करन ेके उĥेÔय से योग और ÿाकृितक िचिकÂसा को िवīालयी 

पाठ्यøम का िहÖसा बनाने का िवचार है या बनाया गया है; और  

(घ)  यिद हां, तो तÂसंबंधी Êयौरा ³या है? 
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आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  

(®ी ÿतापराव गणपतराव जाधव): 

(क): आयषु मंýालय देश म¤ अपने तीन Öवाय° िनकायŌ नामतः मोरारजी दसेाई राÕůीय योग सÖंथान 

(एमडीएनआईवाई),नई िदÐली, क¤ þीय योग एवं ÿाकृितक िचिकÂसा अनसुंधान पåरषद 

(सीसीआरवाईएन),नई िदÐली और राÕůीय ÿाकृितक िचिकÂसा सÖंथान (एनआईएन),पणेुके माÅयम 

स ेयोग और ÿाकृितक िचिकÂसा को बढ़ावा द ेरहा है। एमडीएनआईवाईम¤ योग िश±ा के िलए िविभÆन 

पाठ्यøमŌ कì ÓयवÖथा है। सीसीआरवाईएन योग और ÿाकृितक िचिकÂसा पĦितयŌ म¤ अनसुंधान 

और िवकास के िलए शीषª िनकाय है। एनआईएनजो ÿाकृितक िचिकÂसा के िलए एक ÿमुख सÖंथान 

है, ÿाकृितक िचिकÂसा और योग स े संबंिधत िविभÆन गितिविधयŌ का आयोजन करता है। 

एमडीएनआईवाई,सीसीआरवाईएन और एनआईएनकì गितिविधया ँऔर कायªøम øमशः संबंिधत 

वेबसाइटŌ यथा yogamdniy.nic.in, www.ccryn.gov.in और ninpune.ayush.gov.inपर 

उपलÊध ह§। 

इसके अितåरĉ, मýंालय देश म¤ योग सिहत िविभÆन आयषु पĦितयŌ के िवकास और संवधªन 

के िलए राºय/संघ राºय ±ेý कì सरकारŌ के माÅयम स ेराÕůीय आयषु िमशन (एनएएम) कì केÆþीय 

ÿायोिजत योजना को लागू कर रहा है और उÆह¤ राºय वािषªक कायª योजनाओ ं(एसएएपी) म¤ ÿाĮ 

ÿÖतावŌ के अनुसार िव°ीय सहायता ÿदान कर रहा है। राºय/संघ राºय ±ेý कì सरकार¤ एनएएम 

िदशािनद¥शŌ के अनसुार राºय वािषªक कायª योजनाओ ं(एसएएपी) के माÅयम से ÿÖताव ÿÖतुत करके 

िव°ीय सहायता ÿाĮ कर सकती ह§। राÕůीय आयषु िमशन (एनएएम) के तहत, आयषु मंýालय 

राºय/संघ राºय ±ेýकì सरकारŌ के माÅयम स े12,500 आयÕुमान आरोµय मंिदरŌ के संचालन कायª 

को कायाªिÆवत कर रहा है। इनसभी आयुÕमान आरोµय मंिदरŌ म¤, योµय योग ÿिश±कŌ Ĭारा सामाÆय 

ÖवाÖÃय सवंधªन के िलए समदुाय-आधाåरतइंटरव¤शन के łप म¤ जनसामाÆय को योग िसखाया जा 

रहा है। 
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इसके अलावा, मंýालय Ĭारा एक सूचना िश±ा और संचार (आईईसी) योजना भी तैयार कì गई है, 

िजसके तहत योग एव ंÿाकृितक िचिकÂसा के बार ेम¤ जागłकता को बढ़ावा देने के िलए लोगŌ तक 

पहòंचन े के कदम शािमल ह§। आईईसी गितिविधयŌ म¤ सावªजिनक कायªøम, सÌमेलन, ÿदशªिनयां, 

िशिवर और टीवी, रेिडयो, िÿंट-मीिडया आिद पर कायªøम शािमल ह§।  

(ख): दशे म¤ िकसी भी योग िवĵिवīालय कì Öथापना के िलए इस मंýालय के पास वतªमान म¤ ऐसा 

कोई ÿÖताव नहé है।  

(ग) और (घ): वतªमान म¤ क¤ þीय Öतर पर योग एवं ÿाकृितक िचिकÂसा िश±ा के िलए कोई िविनयमन 

नहé है।  

इसके अलावा,राÕůीय पाठ्यचयाª कì łपरखेा (एनसीएफ), 2005म¤ ÖवाÖÃय और शारीåरक 

िश±ा के अिभÆन अंग के łप म¤ योग कì िसफाåरश कì गई है। ÖवाÖÃय और शारीåरक िश±ा, क±ा 

Iस ेक±ा Xतक अिनवायª िवषय के łप म¤ और क±ा XIस ेXIIतक वैकिÐपक िवषय के łप म¤ है। 

राÕůीय शैि±क अनसुंधान एव ंÿिश±ण पåरषद (एनसीईआरटी) न ेपहले ही क±ा Iस ेक±ा Xतक के 

िलए ÖवाÖÃय और शारीåरक िश±ा पर एकìकृत पाठ्यøम िवकिसत कर िलया है। 

 

MEDICAL COLLEGE IN ODISHA 

3182.  SHRI AVIMANYU SETHI: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has any plan to establish a medical college and a 

super speciality hospital with a fully equipped trauma care center in Bhadrak 

district of Odisha to improve access to quality healthcare for the region’s 

population and if so, the details thereof; 

(b) whether the Government has assessed the current healthcare infrastructure 

gaps in Bhadrak district and the potential benefits that such an institution could 
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bring to address critical health challenges in these underserved areas and if so, 

the details thereof; 

(c) the timeline, funding provisions and specific facilities envisioned for the 

proposed medical college and super speciality hospital, if approved; 

(d) whether the Government is also likely to incorporate measures to ensure 

specialized medical education and training for healthcare professionals in this 

region; and 

(e) if so, the details thereof and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS  (SHRIMATI ANUPRIYA PATEL): 

(a) to (e): The Ministry of Health and Family Welfare administers a Centrally 

Sponsored Scheme (CSS) for ‘Establishment of new medical colleges attached 

with existing district/referral hospitals’ with preference to underserved areas and 

aspirational districts, where there is no existing Government or private medical 

college. The fund sharing mechanism between the Centre and State 

Governments is in the ratio of 90:10 for North Eastern and Special Category 

States, and 60:40 for others. Under the Scheme, 07 medical colleges (Balasore, 

Baripada (Mayurbhanj), Bolangir, Koraput, Puri in Phase-I, Jajpur in Phase-II 

and Kalahandi in Phase-III) have been approved in Odisha. All the medical 

colleges are functional.  

 Besides under “Upgradation of Government medical colleges by 

construction of Super Specialty Blocks” component of Pradhan Mantri Swasthya 
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Suraksha Yojana (PMSSY), a total of 03 projects have been approved in Odisha 

in Government Medical Colleges at Berhampur, Burla and Sundargarh, out of 

which projects at Berhampur and Burla are complete.  

 
UPGRADATION OF HOSPITALS 

3183.  DR. SHIVAJI BANDAPPA KALGE: 

 Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state:  

(a) whether the Government has prepared any concrete national level plan 

to upgrade Primary Health Centres, District Hospitals, Regional level Hospitals, 

State level Hospitals across the country with requisite facilities to face adverse 

situations; 

(b)  if so, the details thereof State/UT-wise; and 

(c) whether the Union Government has extended necessary help/assistance to 

the State Governments for upgradation of medical infrastructure, if so, the 

details thereof along with the nature of assistance extended? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c) The healthcare system of the country involves a three-tier system with 

Sub Health Centre (Rural), Primary Health Centre (Urban and Rural) and 

Community Health Centre (Urban and Rural) as the three pillars of Primary 

Health Care System in India. 
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As per established norms, in rural areas, a Sub Health Centre for a 

population of 5,000 (in plain) and 3000 (in hilly and tribal area), a Primary Health 

Centre for a population of 30,000 (in plains) and 20,000 (in hilly and tribal areas) 

and Community Health Centre for a population of 1,20,000 (in plain) and 80,000 

(in hilly and tribal area) is suggested. Further, District Hospital (DH), Sub-District 

Hospital (SDH) and First Referral Unit provide secondary care services for rural 

and urban area. 

Public Health and Hospitals are state subjects. However, the Government 

has provided substantial support for strengthening of Healthcare infrastructure 

in India. The details of the schemes are as under: 

• National Health Mission (NHM): The Ministry of Health and Family Welfare 

provides technical and financial support to the States/UTs to strengthen the 

public healthcare system, based on the proposals received in the form of 

Programme Implementation Plans (PIPs) under National Health Mission. 

Government of India provides approval for the proposal in the form of Record of 

Proceedings (RoPs) as per norms and available resources. State/UT-wise SPIP 

Approval for Health Infrastructure Strengthening under National Health Mission 

(NHM) from FY 2021-22 to FY 2023-24 is given in the enclosed Statement-I. 

• PM-Ayushman Bharat Health Infrastructure Mission (PM-ABHIM): It is 

one of the largest Pan-India scheme with an outlay of Rs. 64,180/- crores for 

strengthening health care infrastructure to effectively manage and respond to 

any future pandemics and outbreaks across the country. The scheme period is 
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for 5 years ie. FY 2021-22 to FY 2025-26. The scheme period is for 5 years ie. 

FY 2021-22 to FY 2025-26. Under the CSS components of the scheme, 

following are the five activities where support is provisioned to the State/UTs 

during the scheme period (2021-2026): 

 Construction of 17,788 Buildingless Sub-Centres as Ayushman Bharat- 

Health and Wellness centres, now known as Ayushman Arogya Mandir 

(AAM) 

 Establishment of 11,024 Health and wellness Centres, now AAM in 

Urban areas with a focus on slum and slum like areas, 

 Establishment of 3382 Block Public Health Units (BPHUs) at the block 

level, 

 Establishment of 730 District Integrated Public Health Labs (IPHL) in the 

country, wherein each district will have one such lab. 

 Establishing 602 Critical Care Hospital Blocks (CCBs) in all districts with 

population more than 5 lakhs. 

The details are given in the enclosed Statement -II. 

 India COVID-19 Emergency Response and Health System Preparedness 

Package II (ECRP-II): The Cabinet has also approved the scheme, “India 

Covind-19 Emergency Response and Health Systems Preparedness 

Package-II” (ECRP-II) on 08th July 2021 for an amount of Rs.23,123 crore for 

the F.Y. 2021-22. The scheme aims to accelerate health system 

preparedness for immediate responsiveness for early prevention, detection 
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and management of COVID-19, with the focus on health infrastructure 

development including for Paediatric Care and with measurable outcomes. 

Under ECRP-II to respond to the bed availability during Covid-19 pandemic, 

the following sanctions were given to the States/UTs to improve bed 

availability in Public Sector Hospitals including Medical Colleges. The details 

are as under: 

 Total 37,834 ICU beds inclusive of 9,873 Paediatric ICU Beds, 7,008 

Paediatric High Dependency Unit (HDU) Beds, 20,953 Adult ICU Beds in 

Medical Colleges, District Hospitals and Sub-Divisional Hospitals. 

 Additional 124,859 beds at the existing CHCs, PHCs and Sub Health 

Centres (6-20 bedded units); 19,337 Oxygen supported Paediatric beds; Field 

hospitals (50-100 bedded units) with 20,102 Beds. 

 26 Critical Care Blocks (CCBs) (50 bedded) in Hilly States in the Hilly and 

North Eastern State/UTs. 

 

• 15th Finance Commission (FC-XV): The Fifteenth Finance Commission 

(FC-XV) has recommended grants through local governments for specific 

components of the heath sector to the tune of Rs.70,051 crore and the same 

have been accepted by the Union Government. These grants for health through 

Local Governments will be spread over the five-year period from FY 2021-2022 

to FY 2025-26 and will facilitate strengthening of health system at the grass-root 

level. 
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• The Pradhan Mantri Swasthya Suraksha Yojna (PMSSY): It aims at 

correcting regional imbalances in the availability of affordable teritiary healthcare 

services and to augment facilities for quality medical education in the country. 

The scheme has two components, namely, (i) Setting up of All India Institute of 

Medical Sciences (AIIMS); and (ii) Up-gradation of existing Government Medical 

Colleges/Institutions (GMCIs). So far setting up of 22 New AIIMS and 75 projects 

of upgradation of GMCIs have been approved under the scheme in various 

phases. The details of New AIIMS approved under PMSSY are given in the 

enclosed Statement -III. The detailed status of up-gradation projects under 

Government Medical College/Institutions is given in the enclosed Statement-IV. 

 

• Under Centrally Sponsored Scheme for ‘Establishment of new Medical 

Colleges attached with existing district/referral hospitals’, a total of 157 Medical 

Colleges have been approved in the country. The details of Medical Colleges 

approved under Centrally Sponsored Scheme for ‘Establishment of new Medical 

Colleges attached with existing District/Referral Hospitals is given in the 

enclosed Statement -V. 

STATEMENT-I 

State/UT-wise SPIP Approval for Health Infrastructure Strengthening under 
National Health Mission (NHM) from FY 2021-22 to FY 2023-24 

 

(Rs. in Lakhs)  

Sl. 
No. 

States 
2021-22 2022-23 2023-24  
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 SPIP 
Approvals  

 SPIP 
Approvals  

 SPIP 
Approval

s   

1 
Andaman and Nicobar Islands 

                         
159.00  

                             
2.00  

                             
5.00  

 

2 
Andhra Pradesh 

                      
2,583.25  

                         
633.06  

                         
875.72  

 

3 
Arunachal Pradesh 

                      
5,674.45  

                      
4,737.52  

                      
2,069.80  

 

4 
Assam 

                    
23,425.82  

                    
35,925.05  

                    
10,500.34  

 

5 
Bihar 

                    
37,842.57  

                    
99,387.56  

                    
52,900.70  

 

6 
Chandigarh 

                                
-    

                                
-    

                                
-    

 

7 
Chhattisgarh 

                    
15,047.86  

                      
7,789.77  

                      
7,789.77  

 

8 
Dadra and Nagar Haveli and 
Daman and Diu 

                             
2.88  

                             
2.88  

                             
2.88  

 

9 
Delhi 

                         
681.80  

                      
1,399.96  

                      
1,399.96  

 

10 
Goa 

                         
125.95  

                         
260.26  

                         
225.34  

 

11 
Gujarat 

                         
878.22  

                      
5,028.85  

                         
353.08  

 

12 
Haryana 

                    
12,804.52  

                      
8,555.93  

                         
335.90  

 

13 
Himachal Pradesh 

                      
3,547.39  

                                
-    

                         
600.00  

 

14 
Jammu and Kashmir 

                      
3,433.33  

                      
1,599.96  

                      
3,375.46  

 

15 
Jharkhand 

                      
2,494.78  

                      
9,373.36  

                      
8,850.36  
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16 
Karnataka 

                    
15,324.05  

                      
7,613.96  

                      
4,789.20  

 

17 
Kerala 

                      
5,897.00  

                    
12,709.03  

                    
18,104.34  

 

18 
Lakshadweep 

                                
-    

                                
-    

                                
-    

 

19 
Madhya Pradesh 

                    
25,482.92  

                    
19,866.87  

                    
42,679.70  

 

20 
Maharashtra 

                    
55,881.84  

                    
61,535.48  

                    
60,134.13  

 

21 
Manipur 

                      
2,999.42  

                      
1,796.82  

                           
16.41  

 

22 
Meghalaya 

                      
1,656.32  

                      
1,096.27  

                           
69.49  

 

23 
Mizoram 

                           
35.40  

                           
36.75  

                           
33.79  

 

24 
Nagaland 

                      
1,074.84  

                      
3,073.78  

                      
2,132.23  

 

25 
Odisha 

                    
32,846.14  

                    
62,574.68  

                    
48,034.45  

 

26 
Puducherry 

                           
26.16  

                             
6.36  

                             
6.48  

 

27 
Punjab 

                      
5,201.90  

                         
990.10  

                         
190.60  

 

28 
Rajasthan 

                    
85,616.83  

                    
57,577.61  

                    
57,736.11  

 

29 
Sikkim 

                         
391.84  

                           
52.51  

                           
64.37  

 

30 
Tamil Nadu 

                    
26,196.13  

                    
56,033.70  

                    
79,790.36  

 

31 
Telangana 

                      
7,640.83  

                    
11,534.19  

                    
41,042.91  

 

32 
Tripura 

                      
4,998.54  

                      
5,149.70  

                      
4,518.05  
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33 
Uttar Pradesh 

                  
1,24,665.62  

                    
42,730.00  

                  
1,71,102.1
4  

 

34 
Uttarakhand 

                    
13,588.14  

                    
10,604.54  

                      
1,238.88  

 

35 
West Bengal 

                      
7,984.58  

                    
11,212.94  

                      
3,005.22  

 

36 
Ladakh 

                      
3,125.00  

                      
2,691.15  

                      
2,334.65  

 

Total                  
5,29,335.32  

                 
5,43,582.6
0  

                 
6,26,307.8
2  

 

Note
:     

 

The Above Figures are as per FMR reported by State/UTs and are Provisional.  
 

STATEMENT-II 

State wise approval for four years (i.e. FY 2021-22, 2022-23, 2023-24 and 2024-25) 

1.Building less-AAM (Sub-Centers - Health and wellness Centers) 

 
S. 

No. 

 
State/UT 

Approvals FY 2021-25 (4 Yrs.) 
Target for 

scheme 
period (FY 
2021-26) 

Total Unit 
Approved for 4 
year                                                                         
s  

Total Amount 
Approved (In 
Cr.) 

1 Andhra Pradesh - 1786 535.80 
2 Assam 720 768 399.59 
3 Bihar 2546 2546 1413.04 
4 Jharkhand 893 893 495.61 
5 Manipur 64 64 35.52 
6 Meghalaya 151 151 83.8 
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7 Odisha 502 604 278.14 
8 Rajasthan 821 1112 455.65 
9 Uttar Pradesh 1670 1670 926.86 

 Total 7367 9594 4624.01 

 

2. Urban- AAM (U-HWC) 

Approvals FY 2021-25 (4 Yrs.) 

S. No. State/UT 

Target for 
scheme 
period (FY 
2021-26) 

Total Unit 
Approved for 4 
years 

Total Amount 
Approved (In Cr.) 

1 A and N Islands 4 4 3.00 

2 Andhra Pradesh 45 45 70.25 

3 Assam 9 0 0.00 

4 Chandigarh 92 19 29.93 

5 Daman and Diu 4 3 4.50 

6 Delhi* 1139  0 0.00 

7 Gujarat 275 82 44.00 

8 Himachal 
Pradesh 

38 26 39.00 

9 Jammu and 
Kashmir 

104 69 97.76 

10 Karnataka 736 817 512.05 

11 Manipur 3 0 0.00 

12 Mizoram 1  0 0.00 
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13 Odisha 47 140 32.20 

14 Puducherry 32 21 34.50 

15 Rajasthan 639 371 455.86 

16 Tamil Nadu 436 500 93.00 

17 Telangana 324 500 257.00 

18 Uttar Pradesh 674 250 187.50 

19 West Bengal 510 204 153.00 

Total 5112 3051 2013.55 

* Delhi has not signed a MoU with MoHFW. 

3. Block Public Health Units (BPHUs) 

 
S. 
No. 

 
State/UT 

Approvals FY 2021-25 (4 Yrs.) 
Target for 

scheme 
period (FY 
2021-26) 

Total Unit 
Approved for 4 
years 

Total Amount 
Approved (In 

Cr.) 

1 Assam 207 142 129.66 
2 Bihar 333 59 47.77 
3 Chhattisgarh 91 54 53.79 
4 Himachal Pradesh 73 50 51.56 
5 Jammu and Kashmir 287 200 213.89 
6 Jharkhand 165 100 99.50 
7 Madhya Pradesh 196 119 106.91 
8 Odisha 197 119 118.44 
9 Rajasthan 184 111 107.29 
10 Uttar Pradesh 515 311 318.77 
11 Uttarakhand 86 59 52.60 
 Total 2334 1324 1300.18 
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4. Integrated Public Health Labs (IPHLs) 

 
S. 
No. 

 
State/UT 

Approvals FY 2021-25 (4 Yrs.) 
Target for 

scheme 
period (FY 
2021-26) 

Total Unit 
Approved for 4 
years 

Total Amount 
Approved (In 
Cr.) 

1 A and N Islands 3 3 3.75 
2 Andhra Pradesh 13 23 37.57 
3 Arunachal Pradesh 22 14 26.33 
4 Assam 33 24 36.37 
5 Bihar 38 12 15.00 
6 Chandigarh 1 0 0.00 
7 Chhattisgarh 28 21 39.49 
8 DNH and DD 3 0 0.00 
9 Delhi 11 0 0.00 
10 Goa 2 0 0.00 

11 Gujarat 33 24 44.70 
12 Haryana 22 14 26.32 
13 Himachal Pradesh 12 7 12.67 
14 Jammu and Kashmir 20 14 26.33 
15 Jharkhand 24 17 30.57 
16 Karnataka 30 21 39.49 
17 Kerala 14 10 18.38 
18 Ladakh 2 2 2.50 
19 Lakshadweep 1 1 1.25 
20 Madhya Pradesh 55 39 60.03 
21 Maharashtra 36 25 45.48 
22 Manipur 15 11 21.11 
23 Meghalaya 10 7 13.16 
24 Mizoram 10 7 13.16 
25 Nagaland 11 7 13.16 
26 Odisha 30 21 39.20 
27 Puducherry 4 3 5.22 
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28 Punjab 22 14 26.33 
29 Rajasthan 33 24 42.98 
30 Sikkim 3 3 5.22 
31 Tamil Nadu 38 28 52.66 
32 Telangana 33 24 44.72 
33 Tripura 7 4 6.94 
34 Uttar Pradesh 75 53 103.76 
35 Uttarakhand 13 10 13.48 
36 West Bengal 23 17 31.54 
 Total 730 504 898.86 

 

5. Critical Care Hospital Block (CCBs) 

 
S. No. 

 
State/UT 

Approvals FY 2021-25 (4 Yrs.) 
Target for 

scheme 
period (FY 
2021-26) 

Total Unit 
Approved for 4 
years 

Total Amount 
Approved (In 
Cr.) 

1 A and N Islands 1 1 23.75 
2 Andhra Pradesh 13 16 380.00 
3 Arunachal Pradesh 1 0 0.00 
4 Assam 27 17 412.93 
5 Bihar 38 12 401.30 
6 Chandigarh - 1 23.75 
7 Chhattisgarh 23 15 425.10 
8 DNH and DD 1 0 0.00 
9 Delhi 9 0 0.00 
10 Goa 2 0 0.00 
11 Gujarat 32 22 704.01 
12 Haryana 22 15 425.10 
13 Himachal Pradesh 8 4 95.00 
14 Jammu and Kashmir 9 4 95.00 
15 Jharkhand 22 15 427.51 
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16 Karnataka 30 21 617.16 
17 Kerala 14 10 251.27 
18 Ladakh - - - 
19 Lakshadweep - - - 
20 Madhya Pradesh 50 35 900.13 
21 Maharashtra 36 24 635.85 
22 Manipur 2 0 0.00 
23 Meghalaya 2 0 0.00 
24 Mizoram 1 1 23.75 
25 Nagaland 1 0 0.00 
26 Odisha 28 21 581.40 
27 Puducherry 3 0 0.00 
28 Punjab 21 17 508.49 
29 Rajasthan 33 24 680.99 
30 Sikkim 1 1 23.75 
31 Tamil Nadu 37 28 856.52 
32 Telangana 31 21 581.40 
33 Tripura 1 0 0.00 
34 Uttar Pradesh 74 49 1915.35 
35 Uttarakhand 7 4 95.00 
36 West Bengal 22 17 530.19 

 Total 602 395 11614.71 
 

STATEMENT-III 

22 New AIIMS approved under PMSSY 
  

S.No. State/UT Name of AIIMS 

1. Andhra Pradesh AIIMS, Mangalagiri 

2. Assam AIIMS, Guwahati 
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3. Bihar AIIMS, Patna 

4.   AIIMS, Darbhanga 

5. Chhattisgarh AIIMS, Raipur 

6. Gujarat AIIMS, Rajkot 

7. Haryana AIIMS, Rewari 

8. Himachal Pradesh AIIMS, Bilaspur 

9. Jammu and Kashmir AIIMS, Jammu 

10.   AIIMS, Kashmir 

11. Jharkhand AIIMS, Deoghar 

12. Madhya Pradesh AIIMS, Bhopal 

13. Maharashtra AIIMS, Nagpur 

14. Odisha AIIMS, Bhubaneswar 

15. Punjab AIIMS, Bathinda 

16. Rajasthan AIIMS, Jodhpur 

17. Tamil Nadu AIIMS, Madurai 

18. Telangana AIIMS, Bibinagar 

19. Uttar Pradesh AIIMS, Raebareli 

20.   AIIMS, Gorakhpur 

21. Uttarakhand AIIMS, Rishikesh 

22. West Bengal AIIMS, Kalyani 
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STATEMENT-IV 
Detailed status of up-gradation projects under Government Medical 

College/Institutions. 

Sl. 
No. 

State No
. 

Name of GMC/ Institute Approved 
Infrastructure 

     

1 Andhra 
Pradesh 

1 Sri Venkateshwara 
Institute of Medical 
Sciences, Tirupati 

Procurement of 
Equipment 

  2 Siddhartha Medical 
College, Vijayawada 

Super 
Speciality 

Block 
  3 Govt. Medical College, 

Anantpur 
Super 

Speciality 
Block 

2 Assam 4 Guwahati Medical 
College, Guwahati 

Super 
Speciality 

Block 
  5 Assam Medical College, 

Dibrugarh 
Super 

Speciality 
Block 

3 Bihar 6 Srikrishna Medical 
College, Muzaffarapur 

Super 
Speciality 

Block 
  7 Darbhanga Medical 

College and Hospital, 
Darbhanga 

Super 
Speciality 

Block 
  8 Patna Medical College and 

Hospital, Patna 
Super 

Speciality 
Block 

  9 Government Medical 
College, Bhagalpur 

Super 
Speciality 
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Sl. 
No. 

State No
. 

Name of GMC/ Institute Approved 
Infrastructure 

Block 
  10 Government Medical 

College, Gaya 
Super 

Speciality 
Block 

  11 IGIMS, Patna Regional 
Institute of 

Ophthalmology 
4 Chhattisga

rh 
12 Government Medical 

College, Bilaspur 
Super 

Speciality 
Block 

  13 Government Medical 
College, Jagdalpur 

Super 
Speciality 

Block 
5 Delhi 14 UCMS-GTB Hospital - 
6 Goa 15 Goa Medical College, 

Panaji 
Super 

Speciality 
Block 

7 Gujarat 16 BJ Medical College, 
Ahmadabad 

Procurement of Medical 
Equipment 

  17 Govt. Medical College, 
Rajkot 

Super 
Speciality 

Block 
  18 Government Medical 

College, Surat 
Super 

Speciality 
Block 

  19 Government Medical 
College, Bhavnagar 

Super 
Speciality 

Block 
8 Haryana 20 Pandit BD Sharma 

Postgraduate Institute of 
Medical Sciences, Rohtak 

Service Block and OT 
Complex 
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Sl. 
No. 

State No
. 

Name of GMC/ Institute Approved 
Infrastructure 

9 Himachal 
Pradesh 

21 Government Medical 
College, Tanda 

Super 
Speciality 

Block 
  22 Indira Gandhi Govt. 

Medical College, Shimla 
Super 

Speciality 
Block 

10 Jammu 
and 

Kashmir 

23 Government Medical 
College, Jammu 

Super 
Speciality 

Block 
  24 Government Medical 

College, Srinagar 
Institute of 

Traumatology 
11 Jharkhand 25 Rajendra Institute of 

Medical Sciences 
(RIMS), Ranchi 

Super 
Speciality 

 and Oncology 
Block 

  26 Patliputra Medical 
College, Dhanbad 

Super 
Speciality 

Block 
12 Karnataka 27 Bangalore Medical 

College, Bangalore 
Super 

Speciality 
Block 

  28 Vijayanagar Institute of 
Medical Sciences, Bellary 

Trauma Care 
Block 

  29 Karnataka Institute of 
Medical Sciences, Hubli 

Super 
Speciality 

Block 
13 Kerala 30 Medical College, 

Thiruvananthapuram 
Super 

Speciality 
Block 

  31 Kozhikode Medical 
College 

Trauma Care 
Centre with 
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Sl. 
No. 

State No
. 

Name of GMC/ Institute Approved 
Infrastructure 

Super 
Speciality 

Block 
  32 T.D. Medical College, 

Alappuzha 
Super Speciality Block 

  33 SCTIMST, Trivandrum Super Speciality Block 

14 Madhya 
Pradesh 

34 Govt. Medical College, Rewa Super Speciality Block 

  35 Netaji Subhash Chandra Bose 
Medical College, Jabalpur 

Super Speciality Block 

  36 GR Medical College, Gwalior Super Speciality Block 

  37 Government Medical College, 
Indore 

Super Speciality Block 

15 Maharasht
ra 

38 Grant Medical College and Sir 
JJ Group of Hospitals, 
Mumbai 

Procurement of Medical 
Equipment 

  39 Government Medical College, 
Nagpur 

Procurement of Medical 
Equipment 

  40 Govt. Medical College, 
Aurangabad 

Super Speciality Block 

  41 Govt. Medical College, Latur Super Speciality Block 

  42 Govt. Medical College, Akola Super Speciality Block 

  43 Shri Vasantrao Naik Govt. 
Medical College, Yavatmal 

Super Speciality Block 

16 Odisha 44 MKCG Medical College, 
Berhampur 

Super Speciality Block 

  45 VSS Medical College, Burla Super Speciality Block 

  46 Government Medical College, 
Cuttack 

Super Speciality Block 
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Sl. 
No. 

State No
. 

Name of GMC/ Institute Approved 
Infrastructure 

17 Punjab 47 Government Medical College, 
Amritsar 

Super Speciality Block 

  48 Govt. Medical College, Patiala Super Speciality Block 

18 Rajasthan 49 SP Medical College, Bikaner Super Speciality Block 

  50 RNT Medical College, Udaipur Super Speciality Block 

  51 Govt. Medical College, Kota Super Speciality Block 

  52 Government Medical College, 
Jaipur 

Super Speciality Block 

19 Tamil 
Nadu 

53 Government Medical College, 
Salem 

Super Speciality Block and 
Trauma Centre 

  54 Government Medical College, 
Madurai 

Super Speciality Block 

  55 Thanjavur Medical College, 
Thanjavur 

Super Speciality Block 

  56 Tirunelveli Medical College, 
Tirunelveli 

Super Speciality Block 

20 Telangana 57 Nizam Institute of Medical 
Sciences, 
Hyderabad 

Super Speciality Block and 
Trauma Centre 

  58 Rajiv Gandhi Institute of 
Medical Sciences, Adilabad 

Super Speciality Block 

  59 Kakatiya Medical College, 
Warangal 

Super Speciality Block 

21 Tripura 60 Agartala Govt. Medical 
College, Agartala 

Super Speciality Block 

22 Uttar 
Pradesh 

61 SGPGIMS, Lucknow Super Speciality Block 

  62 Trauma Centre (TC) in IMS, 
BHU, Varanasi 

Trauma Centre and Nursing 
College 
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Sl. 
No. 

State No
. 

Name of GMC/ Institute Approved 
Infrastructure 

  63 Jawaharlal Nehru Medical 
College of Aligarh Muslim 
University (AMU), Aligarh 

Trauma Care Centre and 
OBG Block 

  64 Govt. Medical College, Jhansi Super Speciality Block 

  65 BRD Medical College, 
Gorakhpur 

Super Speciality Block 

  66 MLN Medical College, 
Allahabad 

Super Speciality Block 

  67 LLRM Medical College, 
Meerut 

Super Speciality Block 

  68 Government Medical College, 
Agra 

Super Speciality Block 

  69 Government Medical College, 
Kanpur 

Super Speciality Block 

  70 SSB at Institute of Medical 
Sciences (IMS), BHU, 
Varanasi 

Super Speciality Block 

  71 RIO, IMS, BHU, Varanasi Regional Institute of 
Ophthalmology (RIO) 

23 West 
Bengal 

72 Kolkata Medical College, 
Kolkata 

Super Speciality Block 

  73 BS Medical College, Bankura Super Speciality Block 

  74 Govt. Medical College, Malda Trauma Care Centre and 
Emergency Medical 

Block 
  75 North Bengal Medical College, 

Darjeeling 
Super Specialty Block 
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STATEMENT-V 

Details of Medical Colleges approved under Centrally Sponsored Scheme 
for ‘Establishment of new Medical Colleges attached with existing 
District/Referral Hospitals  

S. No. Name of State No. 
of 
Loca
tion  

Location of Medical College 

1. A & N Islands 1 Port Blair 
2. Arunachal Pradesh 1 Naharlagun 
3. Assam 5 Dhubri; Nagaon; North Lakhimpur; Diphu 

and Kokrajhar 
4. Andhra Pradesh 3 Piduguralla; Paderu and Machilipatnam 
5. Bihar  8 Purnia; Saran (Chhapara); Samastipur; 

Sitamarhi; Jhanjharpur; Siwan; Buxar and 
Jamui 

6. Chhattisgarh 5 Rajnandgaon; Sarguja; Korba; 
Mahasamund and Kanker 

7. Gujarat     5 Narmada; Navsari; Panchmahal; 
Porbandar and Morbi 

8. Himachal Pradesh 3 Chamba; Hamirpur and Nahan (Sirmour) 
9. Haryana     1 Bhiwani 
10. Jharkhand 5 Dumka; Hazaribagh; Palamu 

(Daltonganj); Koderma and Chaibasa 
(Singhbhum) 

11. Jammu and Kashmir 7 Anantnag; Baramulla; Rajouri; Doda; 
Kathua; Udhampur and Handwara (Distt. 
Kupwara) 

12. Karnataka 4 Chikkamagaluru; Haveri; Yadgiri and 
Chikkaballapura 

13. Ladakh 1 Leh 
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S. No. Name of State No. 
of 
Loca
tion  

Location of Medical College 

14. Madhya Pradesh 14 Datia; Khandwa; Ratlam; Shahdol; 
Vidisha; Chindwara; Shivpuri; Satna; 
Rajgarh; Mandla; Neemuch; Mandsaur; 
Sheopur and Singrauli 

15. Maharashtra 2 Gondia and Nandurbar 
16. Manipur 1 Churachandpur 
17. Meghalaya 1 West Garo Hills (Tura) 
18. Mizoram 1 Falkawn 
19. Nagaland 2 Naga Hospital and Mon 
20. Odisha 7 Balasore; Baripada (Mayurbhanj); 

Bolangir; Koraput; Puri; Jajpur and 
Kalahandi 

21. Punjab 3 SAS Nagar; Kapurthala and Hoshiarpur 
22. Rajasthan 23 Barmer; Bharatpur; Bhilwara; Churu; 

Dungarpur; Pali; Sikar; Dholpur; Alwar; 
Baran; Bansawara; Chittorgarh; 
Jaisalmer; Karauli; Nagaur; 
ShriGanganagar; Sirohi; Bundi; 
SawaiMadhopur; Tonk; Hanumangarh; 
Jhunjhunu and Dausa 

23. Sikkim 1 Gangtok 
24. Tamil Nadu 11 Tiruppur; Nilgiris; Ramanathapuram; 

Namakkal; Dindigul; Virudhunagar; 
Krishnagiri; Tiruvallur; Nagapattinam; 
Ariyalur and Kallakurichi 

25. Uttar Pradesh 27 Basti; Faizabad; Firozabad; 
Shahjahanpur; Bahraich; Etah; Hardoi; 
Pratapgarh; Fatehpur; Siddharthnagar 
(Domariyaganj); Deoria; Ghazipur; 
Mirzapur; Bijnaur; Kushinagar; Sultanpur; 
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S. No. Name of State No. 
of 
Loca
tion  

Location of Medical College 

Gonda; Lalitpur; LakhimpurKheri; 
Chandauli; Bulandshahar; Sonbhadra; 
Pilibhit; Auraiya; Kanpur Dehat; 
Kaushambi and Amethi 

26. Uttarakhand 4 Almora; Rudrapur- Distt. Udham Singh 
Nagar; Pithoragarh And Haridwar 

27. West Bengal 11 Birbhum (Rampur Hat); Cooch behar; 
Diamond harbor; Purulia; Raiganj, North   
Dinajpur; Barasat; Uluberia; Arambagh; 
Jhargram; Tamluk and Jalpaiguri 

Total 157  

 

पोषण भी पढ़ाई भी 

3184. ®ी धवल लàमणभाई पटेलः 

³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 

(क) गुजरात म¤ िवशेष łप से वलसाड, नवसारी और डांग संसदीय ±ेý म¤ पोषण भी पढ़ाई भी 

कायªøम के लाभािथªयŌ कì सं́ या िकतनी है; 

(ख) गजुरात के उĉ िनवाªचन ±ेý म¤ आंगनवाड़ी क¤ þŌ कì सं´या िकतनी है जहां उĉ कायªøम के 

तहत कौशल िवकास सुिवधा उपलÊध कराने का ÿÖताव है; 

(ग)  ³या सरकार उĉ कायªøम के तहत िदÓयांग ब¸चŌ के िलए िवशेष अिभयान शłु करने के िलए 

कोई िवशेष योजना बना रही है; 

(घ)  यिद हां, तो तÂसंबंधी Óयौरा ³या है; और 

(ङ)  उĉ योजना का समú ÿभाव ³या है? 
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मिहला और बाल िवकास मýंालय म¤ राºय मýंी (®ीमती सािवýी ठाकुर): 

(क) से (ड.) : भारत सरकार ने 10 मई, 2023 को सभी आंगनवाड़ी कायªकिýªयŌ के कौशल उÆनयन 

के िलए पोषण भी पढ़ाई भी (पीबीपीबी) पहल शुł कì तािक िदÓयांग ब¸चŌ सिहत छह वषª स ेकम 

उă के ब¸चŌ को ÿारिंभक बाÐयावÖथा देखरेख और िश±ा तथा पोषण सेवा ÿदान करने कì उनकì 

±मता को सश³ त िकया जा सके। 

आंगनवाड़ी कायªकिýªयŌ कì ±मता िनमाªण कì पåरकÐपना आंगनवाड़ी को एक िश±ण क¤ þ 

म¤ बदलने के पहले कदम के łप म¤ कì गई है िजसम¤ गणुव°ापूणª बुिनयादी ढांचा, खेल उपकरण और 

अ¸छी तरह से ÿिशि±त आंगनवाड़ी कायªकýê होनी चािहए। इस कायªøम के तहत, मिहला एवं बाल 

िवकास मंýालय दो Öतरीय ÿिश±ण कायाªÆवयन मॉडल पर Åयान क¤ िþत करता है।  

िनपिसड को अपने नई िदÐली िÖथत मु́ यालय और दशे भर म¤ िÖथत पांच ±ýेीय क¤ þŌ के 

माÅयम स ेपोषण भी पढ़ाई भी के तहत आंगनवाड़ी कायªकिýªयŌ कì ±मता िनमाªण का काम सŏपा 

गया है।  

िटयर म¤ िनपिसड मु´यालय और इसके पांच ±ेýीय क¤ þŌ के माÅयम स ेसीडीपीओ, पयªव±ेकŌ 

और राºय-नामांिकत अितåरĉ संसाधन ÓयिĉयŌ सिहत राºय Öतरीय माÖटर ÿिश±कŌ 

(एसएलएमटी) को ÿिश±ण िदया जाता है। उÆह¤ ऑनलाइन और ऑफलाइन (Óयिĉगत łप से) दोनŌ 

तरह के ÿिश±णŌ वाले हाइिāड मॉडल म¤ 2 िदनŌ का ÿिश±ण िदया जाता है। इसके अलावा, िटयर 

शहरŌ म¤ II म¤ देश भर के आंगनवाड़ी कायªकिýªयŌ के िलए भौितक łप म¤ 3 िदवसीय ÿिश±ण 

कायªशाला शािमल है। 

आज तक, पीबीपीबी कायªøम के तहत कुल 25,183 एसएलएमटी और 54,029 आंगनवाड़ी 

कायªकिýªयŌ को ÿिशि±त िकया गया ह ै िजसम¤ गुजरात म¤ कुल 2044 म¤ से 916 एसएलएमटी 

ÿिशि±त ह§। 

पोषण भी पढ़ाई भी कायªøम के तहत आंगनवाड़ी कायªकिýªयŌ को सशĉ बनाने और िदÓयांग 

ब¸चŌ सिहत सभी ब¸चŌ के िलए इĶतम िश±ा सिुनिĲत करन ेके िलए, इस मंýालय ने दो पाठ्यøम 
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łपरेखाए ंतैयार कì ह§ - "नवचेतना- जÆम से 3 वषª तक के ब¸चŌ के िलए ÿारिंभक बाÐ यावÖ था 

उÂ ÿेरणा के िलए राÕůीय łपरखेा" और "आधारिशला- 3 स े6 वषª तक के ब¸चŌ के िलए ÿारिंभक 

बाÐ यावÖ था  देखरेख और िश±ा के िलए राÕůीय पाठ्यøम"। 

राÕůीय łपरखेा - "नवचेतना" घर के अंदर और साथ ही आंगनवाड़ी क¤ þŌ म¤ सहभािगता का 

मागªदशªन करती है। जीवन के पहले तीन वषŎ म¤ ब¸चे कì विृĦ और िवकास का समथªन करने और 

मापने के िलए उÂ ÿेरण कायªकलापŌ का संचालन करने म¤ देखरेख करने वालŌ कì सहायता करती है। 

यह पहले तीन वषŎ म¤ मिÖतÕक के िवकास के महÂव पर िवÖतृत जानकारी ÿदान करता है और 

ÿारिंभक उÂ ÿेरणा के कायªकलापŌ के संचालन के िलए देखरखे करने वालŌ और अिúम पंिĉ के 

कायªकताªओ ंके िलए चरण-दर-चरण िनद¥श देता है। यह िदÓ यांग ब¸चŌ कì Öøìिनंग, समावेशन और 

रेफरल पर भी Åयान क¤ िþत करता है। 

राÕůीय पाठ्यøम - "आधारिशला" आंगनवाड़ी क¤ þŌ म¤ आने वाले 3-6 वषª कì आयु के सभी 

ब¸चŌ के िलए आंगनवाड़ी क¤ þŌ म¤ दी जाने वाली ÿारंिभक बाÐयावÖथा िश±ा कì गणुव°ा म¤ सधुार 

करता है और सभी िश±ण डोमेन को कवर करते हòए योµयता आधाåरत पाठ योजनाओ ं और 

कायªकलापŌ को ÿाथिमकता देता है। यह दÖतावेज़ उă के अनसुार उपयĉु कायªकलापŌ और 

आकलन सिहत आसान योजना बनाने म¤ स±म बनाता है। इसम¤ Öवदशेी िखलौनŌ और कम लागत 

वाली, िबना लागत वाली सामिúयŌ के उपयोग पर जोर िदया गया है। वािषªक योजना को 4+36+8 

सĮाह म¤ िवभािजत िकया गया है यानी 36 सĮाह सिøय सीखन,े 4 सĮाह दी±ा और 8 सĮाह 

सŀुढ़ीकरण के िलए। ÿÂयेक सĮाह को 5+1 िदनŌ म¤ िवभािजत िकया गया है, यानी 5 िदन 

कायªकलापŌ के पåरचय और अËयास के िलए और एक िदन साĮािहक सŀुढ़ीकरण के िलए। ÿÂयेक 

िदन म¤ 3 Êलॉक होते ह§, एक ब¸ चŌ के आने और मुĉ खेल के िलए, एक सीखने और खेल गितिविधयŌ 

के िलए तथा एक िचंतन और समापन के िलए। 

मिहला एवं बाल िवकास मंýालय ने िदÓयांग ÓयिĉयŌ के सशिĉकरण िवभाग 

(डीईपीडÊ Ð यूडी) और ÖवाÖÃय और पåरवार कÐयाण मंýालय स ेÿाĮ इनपटु सिहत 28 नवंबर, 
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2023 को “िदÓयांग ब¸चŌ के िलए आंगनवाड़ी ÿोटोकॉल” लॉÆच िकया। ÿोटोकॉल म¤ िदÓयांगŌ के 

िलए पोषण अिभयान के तहत समावेशी देखरेख के िलए एक सामािजक मॉडल का ÿावधान है िजसम¤ 

चरण-दर-चरण ŀिĶकोण शािमल है। ÿोटोकॉल िदÓयांग ब¸चŌ कì िश±ा और पोषण से संबंिधत िवशेष 

आवÔयकताओ ंको पूरा करने के िलए िजला ÿशासन को मागªदशªन ÿदान करता है। ÿोटोकॉल िवशुĦ 

łप से िचिकÂसा मॉडल के बजाय िवकलांगता के एक सामािजक मॉडल अपनाता है। िदÓयांग ब¸चŌ 

को बेहतर गुणव°ा वाली दखेरखे और सेवा ÿदान करने म¤ असानी होने तथा जमीनी Öतर पर अिधक 

ÿभावी बनाने के िलए इसे सरल भाषा म¤ बनाया गया है। 

 
PROMOTION OF INTEGRATIVE HEALTHCARE SYSTEM 

3185. DR. SANJAY JAISWAL: 

Will the Minister of AYUSH be pleased to state: 

(a) whether the Government has taken any steps to promote integrative 

healthcare by combining AYUSH practices with modern medicine in primary 

healthcare centers in the country; 

(b) if so, the details of such initiatives of the Government, State/UT-wise 

particularly in Bihar including Champaran district; 

(c) whether any support is being provided to promote medicinal plant cultivation 

in Bihar under National Ayush Mission and if so, the details thereof; 

(d) the current status of these projects and their impact on local farmers; and 

(e) the steps taken/proposed to be taken by the Government to ensure 

availability and affordability of AYUSH medicines in the rural areas of the 

country? 
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THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) and (b) Government of India has adopted a strategy of Co-location of Ayush 

facilities at Primary Health Centres (PHCs), Community Health Centres (CHCs) 

and District Hospitals (DHs) of modern medicine, thus enabling the choice to the 

patients for different systems of medicines under a single window. The 

engagement of Ayush doctors/ paramedics and their training is being supported 

by the Ministry of Health and Family Welfare under National Health Mission 

(NHM), while the support for Ayush infrastructure, equipment/ furniture and 

medicines is being provided by the Ministry of Ayush under National Ayush 

Mission (NAM), as shared responsibilities. The State/UT wise details of co-

located Ayush facilities at PHCs, CHCs and DHs including Champaran in Bihar 

is given in the enclosed Statement-I. 

(c) and (d) Ministry of Ayush, Government of India had implemented Centrally 

Sponsored Scheme of National Ayush Mission (NAM) to promote the cultivation 

of medicinal plants since 2015-16 to 2020-21. Under ‘Medicinal Plants’ 

component of the National Ayush Mission Scheme, market driven cultivation of 

140 prioritized medicinal plants in identified clusters/zones was supported and 

implemented in a mission mode through selected State Implementing agencies 

throughout the country including Bihar. As per the scheme guidelines, the 

support was provided for: 

(i) Cultivation of prioritized medicinal plants on farmer’s land. 
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(ii) Establishment of nurseries with backward linkages for raising and supply 

of quality planting material. 

(iii) Post-harvest management with forwarding linkages. 

(iv) Primary processing, marketing infrastructure etc. 

 Till date, Ministry of Ayush had approved an amount of Rs. 287.201 lakh 

and released an amount of Rs. 172.32 lakh as a central share and supported 

175 hectare area for 07 species namely Giloy, Kalmegh, Shatavari, Tulsi, Bach, 

Sarpagandha and Safed Musli under cultivation of medicinal plants, 07 

nurseries, 14 post-harvest management units (storage / godown and drying 

shed) and 07 processing units in Bihar under medicinal plants component of  

NAM scheme from the financial year 2015-16 to 2020-21. Detail is given in the 

enclosed Statement–II. Presently, National Medicinal Plant Board 

(NMPB),Ministry of Ayush is not supporting financial assistance for cultivation/ 

plantation of medicinal plants on farmer’s land. 

(e) Ministry is supporting the effort of State/UT Governments by providing 

financial assistance under different activities like supply of medicine to Ayush 

Hospital/Dispensary, co-location of Ayush facilities at the level of PHC, CHC and 

DH, operationalisation of Ayushman Arogya Mandir (Ayush) by upgrading 

existing Ayush dispensaries and Sub Health Centre to ensure availability and 

affordability of Ayush medicines in the rural areas of the country under NAM 

scheme. 
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STATEMENT-I 
The State/UT status of co-located Ayush facilities at PHCs, CHCs and 

DHs 
Sl. 
No. 

Name of the State/UT DH CHC PHC Total 

1 Andhra Pradesh 9 105 273 387 
2 Arunachal Pradesh 16 34 50 100 
3 Assam 21 110 364 495 
4 Bihar 36 0 0 36 
5 Chhattisgarh 18 98 454 570 
6 Goa 2 6 22 30 
7 Gujarat 0 0 868 868 
8 Haryana 21 101 106 228 
9 Himachal Pradesh 0 0 0 0 

10 Jharkhand 24 188 97 309 
11 Karnataka 15 78 375 468 
21 Kerala 0 0 0 0 
13 Madhya Pradesh 36 99 285 420 
14 Maharashtra 23 238 20 281 
15 Manipur 7 17 78 102 
16 Meghalaya 11 25 54 90 
17 Mizoram 12 9 10 31 
18 Nagaland 9 20 9 38 
19 Odisha 0 302 858 1160 
20 Punjab 15 72 100 187 
21 Rajasthan 0 52 146 198 
22 Sikkim 4 1 4 9 
23 Tamil Nadu 37 388 475 900 
24 Telangana 0 42 352 394 
25 Tripura 3 21 84 108 
26 Uttarakhand 13 53 44 110 
27 Uttar Pradesh 102 666 627 1395 
28 West Bengal 8 280 368 656 
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29 Andaman and Nicobar Islands 3 4 20 27 
30 Chandigarh 1 2 29 32 

31 
Dadra and Nagar Haveli and 
Daman and Diu 

2 4 9 15 

32 NCT of Delhi 0 0 0 0 
33 Jammu and Kashmir 13 13 372 398 
34 Ladakh 2 7 32 41 
35 Lakshadweep 2 3 4 9 
36 Puducherry 4 4 39 47 

 469 3042 6628 10139 
Source: as per NHM-MIS database as on 31st March 2024 
 
 

STATEMENT– II 
 
The details of activities approved in Bihar under Medicinal Plants 
Component of National Ayush Mission (NAM) scheme from the financial 
year 2015-16 to 2020-21. 
 

S.N
o. 
 

Activities 
 

2015-
16 

 

2016-
17 

 

2017-
18 
 

2018-
19 

 

2019-20 
2020-

21 
Physi

cal 
Financi

al 
 

1 

Area covered 
under 
cultivation of 
medicinal 
plants (Area in 
hectare) 

0 0 0 0 175 74.487 0 

2 
Establishment 
of Nursery 

0 0 0 0 7 8.75 0 

3 

No. of Post-
Harvest 
Management 
units (in 
numbers) 

0 0 0 0 14 140 0 
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4 
Processing 
Unit 

0 0 0 0 7 39.97 0 

5 
Flexi 
component 

0 0 0 0 - 23.994 0 

6 
Fund 
approved (Rs. 
in lakh) 

0 0 0 0  0 
287.20

1 
0 

7 
Fund released 
(Central share) 
(Rs. in lakh) 

0 0 0 0  0 172.32 0 

 
 

MATERNAL AND CHILD HEALTH SERVICES 

3186. DR. PRABHA MALLIKARJUN: 

Will the MINISTER OF HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) the steps taken by the Government to improve access to quality maternal 

and child health services, particularly in rural and underserved areas to support 

healthier families and communities  in the country; 

(b) whether any initiatives have been taken by the Government to ensure that 

women receive regular prenatal and postnatal care by introducing a mandatary 

Mother Card or Maaji Card from the Government for accurate  information about 

pregnant women including the IMR,MMR and if so, the details thereof; 

(c) whether the Government plan to increase the number of trained 

healthcare professionals and midwives in maternity and pediatric facilities to 

ensure comprehensive maternal and child health support and if so, the details 

thereof; 
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(d) the manner in which the Government plan to address malnutrition and 

immunization gaps among children in the country; and  

(e)  whether any measures have been implemented to make maternal health 

services more affordable , thereby reducing financial stress on families  and 

encouraging them to seek necessary medical care in the country and if so, the 

details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS  (SHRIMATI ANUPRIYA PATEL): 

(a) and (e)  Under National Health Mission (NHM), the steps/initiatives taken by 

the Government of India to improve access to quality and enhance the 

affordability of maternal and child health services in order to support healthier 

families and communities across the country including rural and undeserved 

areas are mentioned below: 

• Janani Suraksha Yojana (JSY) is a demand promotion and conditional 

cash transfer scheme for promoting institutional delivery.  

• Janani Shishu Suraksha Karyakram (JSSK) entitles all pregnant 

woman and sick infants (up to one year of age) delivering in public health 

institutions to have absolutely free and no expense delivery, including caesarean 

section. The entitlements include free drugs and consumables, free diet during 

stay, free diagnostics, free transportation and free blood transfusion, if required. 

Similar entitlements are also in place for sick infants up to one year of age.  
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• Pradhan Mantri Surakshit Matritva Abhiyan (PMSMA) provides 

pregnant women a fixed day, free of cost, assured and quality antenatal check 

up by a Specialist/Medical Officer on the 9th day of every month.  

Extended PMSMA strategy focuses on quality antenatal care (ANC) for 

pregnant women, especially high-risk pregnant (HRP) women and individual 

HRP tracking with financial incentivization for the identified high-risk pregnant 

women and accompanying Accredited Social Health Activists (ASHAs) for extra 

3 visits over and above the PMSMA visit. 

• Facility Based Newborn Care: Neonatal Intensive Care Units (NICUs)/ 

Special Newborn Care Units (SNCUs) are established at Medical College and 

District Hospital, Newborn Stabilization Units (NBSUs) are established at First 

Referral Units (FRUs)/ Community Health Centres (CHCs) for care of sick and 

small babies.  

• Kangaroo Mother Care (KMC) is implemented at facility and community 

level for low birth weight/ pre-term babies. It includes early and prolonged skin-

to-skin contact with the mother or family member and exclusive and frequent 

breastfeeding. 

• Community Based care of Newborn and Young Children: Under 

Home Based Newborn Care (HBNC) and Home-Based Care of Young Children 

(HBYC) program, home visits are performed by ASHAs to improve child-rearing 

practices and to identify sick newborn and young children in the community for 

referral to health facility. 
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• Universal Immunization Programme (UIP) is implemented to provide 

11 vaccines to protect children against 12 preventable diseases. 

• Social Awareness and Actions to Neutralize Pneumonia 

Successfully (SAANS) initiative has been implemented since 2019 for 

reduction of childhood morbidity and mortality due to Pneumonia.  

• STOP Diarrhoea initiative is implemented for promoting use of ORS and 

Zinc and for reducing morbidity and mortality due to childhood diarrhoea. 

• Rashtriya Bal Swasthaya Karyakram (RBSK): Children from 0 to 18 

years of age are screened for 32 health conditions (i.e. Diseases, Deficiencies, 

Defects and Developmental delay) under Rashtriya Bal Swasthaya Karyakram 

(RBSK) to improve child survival. District Early Intervention Centres (DEICs) at 

district health facility level are established for confirmation and management of 

children screened under RBSK. 

• Dissemination of information about the Schemes through Information, 

Education andCommunication (IEC) and Behaviour Change Communication 

(BCC) strategies including mass media. 

• Field level workers like ANMs, ASHAs and CHOs promote programme at 

the ground level through interpersonal communication. 

• Communications through multiple channels with State Governments 

including letters, video conferencing etc. 
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• A system of supportive supervisory visits to the states and districts to 

monitor the implementation of various maternal and child health interventions. 

(b) To ensure that pregnant women receive regular prenatal and postnatal 

care, the Government of India introduced the Mother and Child Protection (MCP) 

Card and Safe Motherhood Booklet. These are distributed to all pregnant women 

as soon as their pregnancy is registered to educate them on prenatal and 

postnatal care, including diet, rest, danger signs during pregnancy and for 

newborns, benefit schemes, and institutional deliveries. 

(c) To increase the number of trained healthcare professionals and midwives in 

maternity and pediatric facilities across all States and Union Territories, the 

Government of India conducts regular training programmes. These include 

Basic Emergency Obstetric and Newborn Care (BEmONC), Comprehensive 

Emergency Obstetric and Newborn Care (CEmONC), Life Saving Anaesthesia 

Skills (LSAS), Skilled Birth Attendant (SBA), Nurse Practitioner Midwife (NPM) , 

Revised training package of Facility based Integrated Management of Neonatal 

and Childhood Illness (F-IMNCI), Integrated Management of Neonatal and 

Childhood illness(IMNCI), Revised training package of Facility Based Newborn 

Care (FBNC), Navjat Shishu Suraksha Karyakram (NSSK) and Newborn 

Stabilization Units (NBSUs).  

(d)  The Government addresses malnutrition and immunization gaps among 

children in the country, which include the following:  

• Anemia Mukt Bharat (AMB) strategy is implemented to reduce anemia 

among six beneficiaries age group - children (6-59 months), children (5-9 years), 
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adolescents (10-19 years), pregnant and lactating women and women of 

reproductive age group (15-49 years) in life cycle approach through 

implementation of six interventions via robust institutional mechanism.  

• Nutrition Rehabilitation Centers (NRCs) are set up at public health 

facilities to provide in-patient medical and nutritional care to children under 5 

years suffering from Severe Acute Malnutrition (SAM) with medical 

complications. In addition to curative care, special focus is given on timely, 

adequate and appropriate feeding for children; on improving the skills of mothers 

and caregivers on complete age-appropriate caring and feeding practices.  

• Mothers’ Absolute Affection (MAA) Programme is implemented to 

improve breastfeeding coverage which includes early initiation of breastfeeding 

and exclusive breastfeeding for newborn.  

• Lactation Management Centres: Comprehensive Lactation 

Management Centres (CLMC) are facilities established to ensure availability of 

safe, pasteurized Donor Human Milk for feeding of sick, preterm and low birth 

weight babies admitted in Neonatal Intensive Care Units and Special Newborn 

Care Units. Lactation Management Unit (LMU) are established for providing 

lactation support to mothers within the health facility for collection, storage and 

dispensing of mother’s own breastmilk for consumption by her baby.  

• Under National Deworming Day (NDD) albendazole tablets are 

administered in a single fixed day approach via schools and Anganwadi centres 
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to reduce the soil transmitted helminth (STH) infestation among all children and 

adolescents (1-19 years). 

• The Government of India implements Mission Indradhanush, a periodic 

catch-up campaign is the country’s flagship immunization program, for the left 

out and dropped out children and pregnant women who have missed their 

routine immunizations. During the twelve phases of Mission Indradhanush 

conducted so far, 5.46 crore children and 1.32 crore pregnant women have been 

vaccinated.  

• U-WIN is a digital platform for registering, recording and tracking all 

vaccination services provided under the Universal Immunization Programme to 

ensure timely administration of life-saving vaccines to pregnant women and 

children (0-16 years).  

 

AYUSH HOSPITAL AT PALANI 

3187. SHRI SACHITHANANTHAM R.:     

Will the Minister of AYUSH be pleased to state: 

(a) whether the Government proposes to construct AYUSH hospital or wellness 

center under National Ayush Mission at Palani-Dindigul district of Tamil Nadu as 

Palani district is popular for Narabhasana, a Siddha Medicine; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 
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THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c) Public Health being a State subject, construction of AYUSH hospital 

or wellness centerat Palani-Dindigul district of Tamil Nadu comes under the 

purview of respective State Government. However, under the Centrally 

Sponsored Scheme of National Ayush Mission (NAM), there is a provision of 

financial assistance to the State Government for the establishment of 50/30/10 

bedded Integrated Ayush Hospitals and Ayush educational Institution for which 

State Governmentis required to submit their proposal through State Annual 

Action Plans (SAAPs) as per the provisions of NAM guidelines. Further, under 

NAM, as per the proposals received from the State Government of Tamil Nadu 

through SAAPs, anew Siddha Medical College at Palani, Dindigul Districthas 

been sanctioned. 

 
पंजाब म¤ क§ सर के रोिगयŌ कì बढ़ती सं́ या 

3188. ®ी सुखिजंदर िसहं रधंावा: 

³या ÖवाÖÃय और पåरवार कÐयाण मýंी यह बतान ेकì कृपा कर¤गे िक: 

(क) ³ या पंजाब म¤ क§ सर रोिगयŌ कì सं́ या िदन-ÿितिदन बढ़ रही है और यिद हां, तो तÂसंबंधी 

Êयौरा ³ या है; 

(ख) ³ या सरकार न ेइसके कारणŌ का पता लगा िलया है; 

(ग) यिद हां, तो तÂसंबंधी Êयौरा ³या है और यिद नहé, तो इसके ³या कारण ह§; 

(घ) ³ या सरकार का उĉ राºय म¤ क§ सर सÖंथान खोलन ेका िवचार है और यिद हां, तो तÂसंबंधी 

Êयौरा ³या है और यिद नहé, तो इसके ³ या कारण ह§; और 
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(ङ) िपछल ेतीन वषŎ के दौरान क§ सर के िकतन ेरोिगयŌ का पता लगा है?  

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  
(®ी ÿतापराव गणपतराव जाधव): 
(क) स े (ङ) : भारतीय आयिुवª²ान अनसुंधान पåरषद के राÕůीय क§ सर रिजÖůी कायªøम 

(आईसीएमआर-एनसीआरपी) के अनसुार, िवगत तीन वषŎ (2021-2023) के दौरान पंजाब राºय 

म¤ क§ सर के मामलŌ कì अनमुािनत सं́ या िनÌनानसुार है;  

हåरयाणा राºय म¤ क§ सर के मामलŌ कì अनुमािनत सं́ या (2021-2023) – Ö ýी-पुłष दोनŌ * 
वषª 2021 2022 2023 

क§ सर के सभी ÖथानŌ के अनमुािनत 
मामल े

39521 40435 41337 

  
भारतीय आयिुवª²ान अनसुंधान पåरषद (आईसीएमआर) न ेसूिचत िकया है िक क§ सर का 

पता लगाने के िलए उÆनत नैदािनक तकनीकŌ कì सुलभता और उपलÊधता के अलावा, जीवन 

ÿÂयाशा म¤ वृिĦ, वĦृजनŌ कì बढ़ती हòई सं́ या, उ¸च ÖवाÖÃय चेतना और बेहतर ÖवाÖÃय संबंधी 

Óयवहार के कारण भारत म¤ क§ सर के अिधक मामल ेदजª िकए गए ह§। 

  केÆþ सरकार न ेिविशĶ पåरचयाª क§ सर सिुवधा केÆþŌ का सŀुढ़ीकरण योजना कायाªिÆवत 

कì है। यह योजना देश के िविभÆन भागŌ म¤ øमशः राºय क§ सर सÖंथानŌ (एससीआई) और िविशĶ 

क§ सर पåरचयाª क¤ þŌ (टीसीसीसी) कì Öथापना के िलए राºय के िहÖस ेसिहत 120 करोड़ Łपये 

और 45 करोड़ Łपये तक कì एकमुÔत िव°ीय सहायता ÿदान करती है। अब तक, 19 एससीआई 

और 20 टीसीसीसी अनमुोिदत िकए गए ह§ िजनम¤ सरकारी मेिडकल कॉलेज, अमृतसर म¤ 

एससीआई और िसिवल अÖपताल, फािजÐका म¤ टीसीसीसी शािमल ह§। 

 
राजÖथान म¤ सामुदाियक ÖवाÖÃय केÆþ का उÆनयन 

3189. ®ी भजन लाल जाटव: 

³या ÖवाÖÃय और पåरवार कÐयाण मंýी यह बतान ेकì कृपा कर¤गे िक: 
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(क) राजÖथान म¤ सामुदाियक ÖवाÖÃय क¤ þ को उप-िजला अÖपताल और िजला अÖपताल म¤ 

उÆनयन करने के िलए ³यामानदडं तय िकए गए ह§; 

(ख) ³या सामुदाियक ÖवाÖÃय क¤ þ को उप-िजला अÖपताल और िजला अÖपताल म¤ उÆनयन करने 

के िलए समानमानदंड ह§, यिद हां, तो तÂसंबंधी Êयौरा ³या है; और 

(ग) सामुदाियक ÖवाÖÃय क¤ þ को øश: उप-िजला अÖपताल और िजला अÖपताल म¤ उÆनयन करने 

के िलए भूिम कìआवÔयकताओ ंका Êयौरा ³या है? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी 

(®ी ÿतापराव गणपतराव जाधव): 

(क) स े (ग): राजÖथान सरकार Ĭारा दी गई जानकारी के अनसुार, सामुदाियक ÖवाÖÃय क¤ þŌ 

(सीएचसी) को िबÖतर अिधभोग दर मानदडं और ÖवाÖÃय सिुवधा क¤ þŌ के उÆनयन के संबंध म¤ 

राºय कì बजट घोषणा के अनसुारउप-िजला अÖपताल और िजला अÖपताल म¤ अपúेड िकया जाता 

है । 

सावªजिनक ÖवाÖÃय सिुवधा क¤ þŌ म¤ ÖवाÖÃय के बिुनयादी ढांचे और सेवाओ ंको बेहतर 

बनान े के िलए, भारत सरकार न े भारतीय सावªजिनक ÖवाÖÃय मानक (आईपीएचएस) 2022 

िनधाªåरत िकए ह§। इन मानकŌ म¤ सेवाओ,ं बुिनयादी ढांचे, मानव संसाधन, िनदान, उपकरण, दवाइयŌ 

आिद के मानदडं शािमल ह§। आईपीएचएस ÖवाÖÃय सेवा सिुवधा क¤ þŌ कì Öथापना और उÆनयन के 

िलए जनसं´या मानदडंŌ को भी पåरभािषत करता है। आईपीएचएस के अनसुार, 5 लाख स ेकम 

आबादी वाले िजलŌ म¤, जहां  एक कायाªÂमक िजला अÖपताल (डीएच) है, िकसी उप-िजला अÖपताल 

(एसडीएच) कì आवÔयकता नहé है। 5-10 लाख कì आबादी वाल ेिजलŌ म¤ एक एसडीएच हो सकता 

है। इसके बाद, Óयापक मÅयम दखेभाल ÖवाÖÃय सवेा क¤ þŌ के ÿावधान के िलए हर 10 लाख कì 

आबादी पर एक एसडीएच पर िवचार िकया जाता है। 

आईपीएचएस िदशािनद¥शŌ के अनसुार , उप-िजला अÖपताल और िजला अÖपताल के िलए 

िनिमªत ±ेý संबंधीआवÔयकताए ंिनÌनानसुार ह§: 
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JOBS OF SAFAI KARAMCHARIS IN CABS 

3190. SHRI SUDAMA PRASAD: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether there is any step taken by the Government to ensure that 47 Safai 

Karamchari is working in Centre for Airborne Systems (CABS), Department of 

Defence RandD, DRDO who were terminated on 23.03.2024 are taken back to 

the duty as per direction of Karnataka Safai Karamchari Commission and 

instruction of Regional Labour Commissioner (Central); and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE  

(SHRI SANJAY SETH): 

(a) and (b):  It is informed that 47 Safai Karamchari is were hired through a 

Contract. They were not the permanent Government employees. The contract 

expired after completion of the term as per the procedure. The new contractor 

had the option of appointing his workers as per the contract. He exercised the 

ø. स.ं 
ÖवाÖÃय 
सिुवधाक¤ þ 

ÿकार 
आईपीएचएस 2022 के अनसुार िनिमªत ±ेý का 
±ेýफल (वगª फुट म¤) 

1 
उप िजला 
अÖपताल 

 99,530 

2 
िजला अÖपताल 
 

50 िबÖतर 55,414 
100 िबÖतर 1,00,606 
200 िबÖतर 1,99,060 
300 िबÖतर 2,74,380 
400 िबÖतर 3,74,986 
500 िबÖतर 4,68,867 
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option, brought some new workers and retained some of the old workers. Hence, 

it is reiterated that no one has been terminated by CABS, DRDO. 

 DRDO had informed the Karnataka SafaiKaramchri Commission that 

CABS, DRDO has no role in selecting the SafaiKaramchari and it is the 

responsibility of the contractor to provide Good Service for which he has the 

authority to appoint workers who meet his criteria. 

 The new Contractor has informed the Regional Labor Commissioner 

(Central) that, some of the old workers have been kept in new contract and the 

remaining have neither approached nor submitted letter seeking employment in 

the present contract at the time of commencement of the contract. 

 
MALNUTRITION IN KARNATAKA 

 3191. SHRI SHREYAS M. PATEL: 

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased 

to state: 

(a)  the steps taken by the Government to address the growing malnutrition 

problem in Karnataka, particularly in Hassan district, during the last five years; 

(b)  the details of financial assistance provided by the Government to 

Karnataka for malnutrition prevention and nutritional support programmes, year-

wise during the last five years; 

(c)  the specific initiatives undertaken to provide a balanced nutritional diet to 

children and vulnerable groups in Karnataka during the last five years; and  
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(d)  the data on stunting, wasting, and underweight cases in Karnataka during 

the last five years? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 

DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

 (a) to (d) Under the 15th Finance Commission, various components like 

Anganwadi services, Poshan Abhiyaan and Scheme for Adolescent girls (of 14-

18 years in Aspirational Districts and North-Eastern region) have been 

subsumed under the umbrella Mission Saksham Anganwadi and Poshan 2.0 

(Mission Poshan 2.0) to address the challenge of malnutrition through improved 

nutrition content and delivery. It is a Centrally Sponsored mission, where the 

responsibility of implementation lies with the States/UTs. 

This scheme is available to all the eligible beneficiaries who enroll at the 

Anganwadi Centers (AWCs) and is being implemented in all States/UTs 

including in the Hassan district of Karnataka. 

Nutrition goes beyond mere eating of food; it requires proper digestion, 

absorption, and metabolism which are influenced by factors like sanitation, 

education and access to safe drinking water. As malnutrition requires a multi-

sector approach involving dimensions of food, health, water, sanitation and 

education, it is crucial to effectively address the issue of malnutrition. The 

challenges of malnutrition is being addressed under Mission Saksham 

Anganwadi and Poshan 2.0 by establishing cross cutting convergence amongst 

18 Ministries/Departments. 
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Under this Mission, a new strategy has been made for reduction in 

malnutrition and for improved health, wellness and immunity through activities 

like community engagement, outreach, behavioral change, and advocacy. It 

focuses on Maternal Nutrition, Infant and Young Child Feeding Norms, 

treatment of Severe Acute Malnutrition (SAM)/ Moderate Acute Malnutrition 

(MAM) and wellness through AYUSH practices to reduce prevalence of 

wasting, stunting, anaemia and being underweight. 

  Under this scheme, Supplementary Nutrition is provided to Children (6 

months to 6 years), Pregnant Women, Lactating Mothers and Adolescent Girls 

to beat the intergenerational cycle of malnutrition by adopting a life cycle 

approach. Supplementary nutrition is provided in accordance with the nutrition 

norms contained in Schedule-II of the National Food Security Act. These norms 

have been revised and upgraded last year. The old norms were largely calorie-

specific; however, the revised norms are more comprehensive and balanced in 

terms of both quantity and quality of supplementary nutrition based on the 

principles of diet diversity that provides quality protein, healthy fats and 

micronutrients. 

  Fortified rice is being supplied to AWCs to meet the requirement of micro-

nutrients and to control anaemia among women and children. Greater 

emphasis is being laid on the use of millets for preparation of Hot Cooked Meal 

at least once a week and Take Home ration at Anganwadi centers. 

  Ministries of Women and Child Development and Health and Family 

Welfare have jointly released the protocol for Community Management of 
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Malnutrition (CMAM) to prevent and treat severely acute malnutrition in children 

and for reducing associated morbidity and mortality. 

Under this Mission, one of the major activities undertaken is Community 

Mobilization and Awareness Advocacy leading to a Jan Andolan to educate 

people on nutritional aspects. State and UTs are conducting and reporting 

regular sensitisation activities under community engagement programmes 

during Poshan Maahs and Poshan Pakhwadas celebrated in the months of 

September and March-April respectively. Community Based Events (CBEs) 

have served as a significant strategy in changing nutritional practices and all 

Anganwadi workers are required to conduct two Community Based Events 

every month. 

Details of funds released to State of Karnataka under Mission Poshan 

2.0 during FY 2021-22 to FY 2024-25 are given in the enclosed Statement-I. 

Details of malnutrition indicators of children (0-5 years) in Karnataka are 

given in the enclosed Statement–II. 

 
STATEMENT– I 

Details of funds released to State of Karnataka under Mission Poshan 2.0 
are as follows: 

 Funds Released (in 
crore) 

2021-22 1003.70 
2022-23 765.87 
2023-24 912.96 
2024-25 624.78* 

* funds released up to 20 November 2024 
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STATEMENT – II 
 

Details of malnutrition indicators of children (0-5 years) in Karnataka under 
mission Poshan 2.0 are as follows: 
 
 October 2022 October 2023 October 2024 
Stunting % 41.0 39.7 39.7 
Wasted % 8.9 7.5 3.2 
Underweight % 20.7 17.5 17.1 
 As per Poshan Tracker data. 
 
 

NATIONAL NUTRITION MISSION 

 3192.    SHRIMATI DAGGUBATI PURANDESHWARI: 

            SHRI KAUSHALENDRA KUMAR: 

  Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to 

state: 

(a)  the details of the comparative progress that has been made under the 

National Nutrition Mission in reducing malnutrition among children and women; 

(b)  the number of beneficiaries covered under Poshan Abhiyaan in the last 

three years particularly in Andhra Pradesh; 

(c)  the details of the fund allocation/utilization for the said mission during the 

last five years, year-wise, State-wise including Bihar; 

(d)  the details of the innovative approaches, if any, adopted and training 

imparted to improve nutrition outcomes under Poshan Abhiyaan; and 

(e)  the details of the districts in Bihar selected for implementation of the 

scheme along with the steps being taken to popularize the said scheme?  



 
13.12.2024  900 

 
 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 

DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

 (a) to (e) Under the 15th Finance Commission, various components like 

Anganwadi services, Poshan Abhiyaan and Scheme for Adolescent girls (of 14-

18 years in Aspirational Districts and North-Eastern region) have been 

subsumed under the umbrella Mission Saksham Anganwadi and Poshan 2.0 

(Mission Poshan 2.0) to address the challenge of malnutrition.  

It is a Centrally Sponsored mission, where the responsibility of 

implementation is with the States. It is being implemented in all States/UTs of 

the country including the State of Bihar.  

The objectives of Mission are as follows:  

 To contribute to development of human capital in the country;  

 Address challenge of malnutrition;  

 Promote nutrition awareness and good eating habits for sustainable 

health and wellbeing  

  Nutrition goes beyond mere eating of food; it requires proper digestion, 

absorption, and metabolism which are influenced by factors like sanitation, 

education and access to safe drinking water. As malnutrition requires a multi-

sector approach involving dimensions of food, health, water, sanitation and 

education, it is crucial to effectively address the issue of malnutrition. The 

challenge of malnutrition is being addressed under Mission Saksham 

Anganwadi and Poshan 2.0 by establishing cross cutting convergence amongst 

18 Ministries/Departments. 



 
13.12.2024  901 

 
 

Various rounds of the National Family Health Survey (NFHS) conducted 

by Ministry of Health and Family Welfare since 1992-93 have shown 

improvement in malnutrition indicators in children across India. Details of these 

indicators for children since NFHS-1 to NFHS-5 are given below: 

 NFHS Survey Stunting % Underweight % Wasting % 
NFHS-1 (1992-93)* 52 53.4 17.5 
NFHS-2 (1998-99)** 45.5 47 15.5 
NFHS-3 (2005-6)*** 48.0 42.5 19.8 
NFHS-4 (2015-
16)*** 

38.4 35.8 21.0 

NFHS-5 (2019-
21)*** 

35.5 32.1 19.3 

* Under 4 years 
** Under 3 years 
*** Under 5 years 
  

The above table gives a representative picture of malnutrition indicators 

among all children of 0-3 years, 0-4 years and 0-5 years age at the relevant time. 

The projected population of all children up to 5 years in India for the year 

2021 is 13.75 crores approximately (source: Population Projections for India and 

States 2011-2036, National Commission on Population, Ministry of Health and 

Family Welfare). However, only 7.54 crores children up to 5 years are enrolled 

in Anganwadis and registered on Poshan Tracker of the Ministry of Women and 

Child Development as per the October 2024 data. 7.31 crores of these children 

were measured on growth parameters of height and weight. 38.9% of these 

children have been found to be stunted, 17% children have been found to be 

underweight and 5.2% wasted. 
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Further, the projected population of all children in India up to 6 years for 

the year 2021 is approximately 16.1 crores (source: Population Projections for 

India and States 2011-2036, National Commission on Population, Ministry of 

Health and Family Welfare). As per the October 2024 data of Poshan Tracker, 

8.82 crores children (0-6 years) are enrolled in Anganwadis out of whom 8.55 

crores were measured on growth parameters of height and weight. 37% of these 

children (0-6 years) have been found to be stunted and 17% children (0-6 years) 

have been found to be underweight. 

The analysis of the above NFHS data and the Poshan Tracker data shows 

improvement in malnutrition indicators in children across India. 

Under this Mission, one of the major activities undertaken is Community 

Mobilization and Awareness Advocacy leading to a Jan Andolan to educate 

people on nutritional aspects. State/UTs including Bihar are conducting and 

reporting regular sensitisation activities under community engagement 

programmes during Poshan Maahs and Poshan Pakhwadas celebrated in the 

months of September and March-April respectively. Community Based Events 

(CBEs) have served as a significant strategy in changing nutritional practices 

and all Anganwadi workers are required to conduct two Community Based 

Events every month. 

The Mission Poshan 2.0 is a self-selecting bouquet of services available 

to all the eligible beneficiaries who enroll voluntarily at the Anganwadi Centers 

(AWCs). 
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National eGovernance Division (NeGD) regularly conducts field level 

trainings/workshops directly for Anganwadi Workers regarding use of the 

Poshan Tracker Application. Multiple rounds of trainings have been held both 

virtually and physically, in various districts across the country. 

Poshan Bhi Padhai Bhi (PBPB) launched by MWCD in 2023 is a path 

breaking Early Childhood Care and Education (ECCE) program to ensure that 

India has a high-quality pre-school network with well-trained Anganwadi workers 

which is in alignment with the National Education Policy (NEP) 2020. PBPB 

advocates for a play-based, joyful low-cost Teaching Learning Materials (TLMs), 

Do-It-Yourself (DIY) kit, activity-based learning pedagogy, targeted specifically 

at developmental milestones of 0-3-yearold children as well as 3-6-year old 

children. It also advocates using simple teaching-learning material and 

indigenous toys which are locally sourced and culturally acceptable. 

A Two-Tier Training Implementation Model is being followed throughout 

the country for Training of functionaries. Tier 1 involves two days training by 

National Institute of Public Cooperation and Child Development (NIPCCD) of 

State Level Master Trainers (SLMTs). Tier 2 involves a 3 Days Training of 

Anganwadi Workers (AWWs). Up to 2nd December 2024, 21722 SLMTs have 

been trained under PBPB programmes in 719 Districts of 35 states and 42,308 

Anganwadi Workers have been trained in 182 Districts of 20 States. The Ministry 

has allocated funds to the tune of Rs. 476.06 Crores for FY 2023-24, 2024-25 

and 2025-26 for training. 
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Self/Beneficiary Registration module has been introduced in Poshan 

Tracker where the Beneficiary can self register by selecting Anganwadi centre. 

The beneficiaries can also view the services available to him/her in the AWC. 

Details of State-wise beneficiaries including those in Andhra Pradesh 

under Mission Poshan 2.0 in the last two years are given in the enclosed 

Statement – I. 

State wise details of funds released and utilized by all States including 

Bihar are  given in the enclosed Statement – II. 

 

STATEMENT -I 
Details of State-wise beneficiaries under Mission Poshan 2.0 in the last 
two years are as follows: 

State Oct-23 Oct-24 

Andhra Pradesh     23,93,173        31,64,138 
Arunachal Pradesh 96,007         1,02,582 
Assam   34,52,946       34,36,718 
Bihar  1,08,11,518     1,05,82,926 
Chhattisgarh    28,03,880       26,42,697 
Goa     67,619         57,194 
Gujarat     38,29,853       35,37,211 
Haryana    19,95,931      19,41,761 
Himachal Pradesh     5,83,243       5,72,226 
Jharkhand    36,91,447        33,59,175 
Karnataka   38,47,945       43,63,784 
Kerala    23,02,383       21,03,592 
Madhya Pradesh    77,34,305        74,71,827 
Maharashtra     74,20,828        66,75,390 
Manipur     3,24,705         3,35,649 
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Meghalaya      4,94,260       4,13,696 
Mizoram       1,45,084        1,34,852 
Nagaland      1,43,301        1,32,786 
Odisha    43,49,112       41,92,206 
Punjab     13,95,990       16,50,192 
Rajasthan    46,21,620       42,93,191 
Sikkim   44,582     40,669 
Tamil Nadu 40,72,944    41,21,385 
Telangana 22,58,275   19,33,712 
Tripura   3,80,651    3,53,875 
Uttar Pradesh 2,23,47,863  2,24,37,647 
Uttarakhand    8,61,640      8,37,925 
West Bengal    88,27,032    86,26,799 
Andaman and Nicobar Islands 12,517     11,835 
Dadra and Nagar Haveli - 
Daman and Diu 

  33,216       38,211 

Delhi 6,85,615     6,73,386 
JandK 8,25,218       8,40,554 
Ladakh   18,500        18,290 
Lakshadweep     4,742        4,598 
Puducherry    35,367    35,843 
UT-Chandigarh      46,690     42,909 

 
STATEMENT-II 

The State/UT wise details of funds provided under Mission Poshan 2.0 
Scheme, year-wise, along with the utilization are as follows: 

S. 
No. 

Name of 
the State 

Amount in ₹ crores 
2021-22 2022-23 2023-24 
Funds 
release
d 

Fund 
utilise
d 

Funds 
release
d 

Fund 
utilise
d 

Funds 
release
d 

Fund 
utilised 



 
13.12.2024  906 

 
 

1 Andaman 
and Nicobar 
Islands 

19.71 13.36 3.85 3.88 12.15 

Utilization 
Certificate 
not yet due 

2 Andhra 
Pradesh 

744.60 749.91 827.79 721.45 705.68 

3 Arunachal 
Pradesh 

170.83 230.77 137.78 145.74 162.06 

4 Assam 1319.90 1432.19 1651.63 1717.00 2233.31 
5 Bihar 1574.43 1608.02 1740.09 1586.61 1859.29 
6 Chandigarh 15.32 23.09 33.10 34.33 19.79 
7 Chhattisgarh 606.73 522.72 668.96 571.80 579.46 
8 Dadra and 

Nagar Haveli 
and Daman 
and Diu 

9.33 9.56 5.80 5.80 11.97 

9 Delhi 133.11 125.52 182.77 142.84 161.81 
10 Goa 10.84 12.92 14.71 16.83 13.95 
11 Gujarat 839.86 757.92 912.64 552.30 1126.80 
12 Haryana 173.03 146.99 195.25 150.24 225.78 
13 Himachal 

Pradesh 
247.99 386.68 270.24 247.76 301.09 

14 Jammu and 
Kashmir 

405.74 704.57 479.01 416.23 530.88 

15 Jharkhand 352.98 183.30 430.91 596.03 664.30 
16 Karnataka 1003.70 984.62 765.87 885.65 912.96 
17 Kerala 388.23 397.98 444.98 325.43 306.64 
18 Ladakh 14.70 14.67 18.79 18.79 19.62 
19 Lakshadwee

p 
2.11 2.73 0.44 0.44 2.88 

20 Madhya 
Pradesh 

1085.47 1055.83 1011.57 1038.67 1123.11 

21 Maharashtra 1713.39 1609.02 1646.17 1589.97 1699.52 
22 Manipur 228.92 177.28 135.95 167.74 201.28 
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23 Meghalaya 173.33 177.86 192.39 200.24 269.69 
24 Mizoram 59.32 61.57 42.81 53.02 100.27 
25 Nagaland 159.80 160.21 199.30 190.47 262.91 
26 Odisha 1065.98 871.20 923.92 884.96 968.80 
27 Puducherry 2.78 6.13 0.12 6.68 4.48 
28 Punjab 383.52 177.94 75.31 247.25 307.87 
29 Rajasthan 682.65 771.64 974.02 936.17 1091.96 
30 Sikkim 25.73 24.59 20.33 24.09 33.49 
31 Tamil Nadu 655.38 681.28 766.81 741.30 880.79 
32 Telangana 482.33 479.30 550.69 503.33 507.87 
33 Tripura 186.72 171.66 150.52 186.55 244.22 
34 Uttar 

Pradesh 
2407.55 2341.91 2721.87 2622.64 2668.69 

35 Uttarakhand 353.65 336.03 425.84 364.77 288.24 
36 West Bengal 668.35 1378.31 1227.59 1455.89 1237.56 

  
 

अनाथालयŌ कì िÖथित 

3193. ®ी मनसुखभाई धनजीभाई वसावाः 

³या मिहला और बाल िवकास मंýी यह बताने कì कृपा कर¤गे िकः 

(क) देश म¤ राºयवार/संघ राºय±ेýवार अनाथालयŌ कì सं́ या और उनम¤ रहने वाले ब¸चŌ कì सं́ या 

िकतनी है; 

(ख) ³या सरकार ने दशे म¤ िवशेषकर úामीण ±ेýŌ म¤ अनाथालयŌ कì पहचान करने के िलए कोई 

कदम उठाया है; 

(ग) यिद हां, तो िपछले तीन वषŎ और चालू वषª के दौरान राºयवार/संघ राºय±ýेवार, वषªवार िकतन े

अनाथालयŌ कì पहचान कì गई है; 

(घ) ³या सरकार का अनाथालयŌ म¤ रहने वाले ब¸चŌ कì िश±ा और िवकास के िलए कोई नई योजना 

शुł करने का िवचार है; और 
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(ङ) यिद हां, तो तÂसंबंधी Êयौरा ³या है? 

मिहला और बाल िवकास मýंालय म¤ राºय मýंी (®ीमती सािवýी ठाकुर): 

(क) से (ङ): मिहला एव ंबाल िवकास मंýालय िकशोर Æयाय (बालकŌ कì दखेरखे एव ंसंर±ण) 

अिधिनयम, 2015 (जेजे अिधिनयम, 2015) को िøयािÆवत कर रहा है जो देखरेख, संर±ण, 

िवकास, उपचार, पुनवाªस और सामािजक पुनः एकìकरण के माÅयम से उनकì बिुनयादी जŁरत 

को पूरा करके देखभाल और संर±ण कì आवÔयकताओ ंवाले ब¸चŌ (सीएनसीपी) और िविध का 

उÐलंघन करन े वाले ब¸चŌ (सीसीएल) कì सरु±ा, सÌमान और कÐयाण सिुनिĲत करने हेतु 

ÿाथिमक कानून है। 

मिहला एवं बाल िवकास मंýालय राºय/संघ राºय ±ýे (यूटी) सरकारŌ के माÅयम स ेक¤ þ 

और राºय सरकारŌ के बीच पूवª-िनधाªåरत लागत साझाकरण के आधार पर क¤ þ ÿायोिजत योजना 

‘िमशन वाÂसÐय’ को िøयािÆवत कर रहा है तािक सीएनसीपी एवं सीसीएल ®ेणी के िलए िविभÆन 

सेवाए ंÿदान कì जा सक¤ , िजसम¤ सÖंथागत देखभाल और गैर-सÖंथागत देखभाल सेवाए ंदोनŌ 

शािमल ह§। यह योजना दखेभाल और सरं±ण कì आवÔयकता वाले ब¸चŌ और िविध का उÐलंघन 

करने वाले ब¸चŌ का पुनवाªस और समाज कì मु́ यधारा म¤ सामािजक łप से पनु:शािमल करने के 

िलए सेवाए ँÿदान करती है। 

िमशन वाÂसÐय योजना के तहत Öथािपत बाल देखभाल संÖथान (सीसीआई) अÆय कायŎ 

के साथ-साथ आय-ुउपयुĉ िश±ा, Óयावसाियक ÿिश±ण तक पहòंच, मनोरंजन, ÖवाÖÃय देखभाल, 

परामशª इÂयािद ÿदान करते ह§। गरै-सÖंथागत देखभाल के तहत देखभाल और संर±ण कì 

आवÔयकता वाले ब¸चŌ को ÿायोजन, पालन-पोषण और पĲात देखभाल के माÅयम से सहायता 

ÿदान कì जाती है। 

िपछले तीन वषŎ और वतªमान वषª के दौरान िमशन वाÂसÐय योजना के अंतगªत सहायता 

ÿाĮ बाल दखेभाल संÖथानŌ कì राºय/संघ राºय ±ýे-वार सं´या का Êयौरा संलµन िववरण-I म¤ 

िदया गया है। 
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िपछले तीन वषŎ और वतªमान वषª के दौरान िमशन वाÂसÐय योजना के तहत संÖथागत 

दखेभाल के अंतगªत सहायता ÿाĮ ब¸चŌ कì राºय/संघ राºय ±ेý-वार सं́ या का Êयौरा संलµन 

िववरण -II म¤ िदया गया है। 

िववरण -I 
िपछल ेतीन वषŎ और वतªमान वषª के दौरान िमशन वाÂसÐय योजना के अंतगªत सहायता ÿाĮ 

बाल दखेभाल संÖथानŌ कì राºय/संघ राºय ±ेýवार सं́ या 

 
ø. स.ं राºय/सघं राºय ±ेý 2021-22 2022-23 2023-24 2024-25 

1 आंň ÿदशे 92 84 98 98 
2 अŁणाचल ÿदेश 8 11 11 14 
3 असम 64 67 60 84 
4 िबहार 80 78 89 107 
5 छ°ीसगढ़ 85 83 85 110 
6 गोवा 23 25 25 22 
7 गुजरात 81 78 76 93 
8 हåरयाणा 50 49 31 31 
9 िहमाचल ÿदेश 37 38 31 59 

10 जÌमू और कÔमीर 16 39 55 71 
11 झारखंड 50 50 49 60 
12 कनाªटक 164 154 154 212 
13 केरल 41 47 45 45 
14 मÅय ÿदशे 103 104 101 131 
15 महाराÕů 107 112 107 126 
16 मिणपरु 81 86 86 91 
17 मेघालय 52 54 54 61 
18 िमजोरम 49 49 60 67 
19 नागाल§ड 43 44 44 57 
20 उड़ीसा 130 140 135 143 
21 पंजाब 25 27 27 42 
22 राजÖथान 159 156 141 182 
23 िसि³कम 22 23 23 28 
24 तिमलनाडु 225 221 320 318 
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25 तेलंगाना 56 62 63 92 
26 िýपरुा 33 34 31 41 
27 उ°र ÿदशे 104 100 108 245 
28 उ°राखंड 32 33 36 46 
29 पिĲम बंगाल 137 164 207 216 
30 अंडमान और िनकोबार Ĭीप समूह 12 10 10 10 
31 चंडीगढ़ 8 8 9 9 
32 दादरा और नगर हवेली एवं दमन 

और दीव 
4 4 4 5 

33 लĥाख 0 1 7 13 
34 ल±Ĭीप 1 1 0 0 
35 िदÐली 42 39 39 51 
36 पĥुचुेरी 29 30 29 30 

 कुल 2245 2305 2450 3010 
 

 
िववरण -II 

 
िपछल े तीन वषŎ और वतªमान वषª के दौरान िमशन वाÂसÐय योजना के तहत संÖथागत 
देखभाल के अंतगªत सहायता ÿाĮ ब¸चŌ कì राºय/सघं राºय ±ेýवार सं́ या 

ø. स.ं राºय/सघं राºय ±ेý 2021-22 2022-23 2023-24 
1 आंň ÿदशे 3069 1504 1546 
2 अŁणाचल ÿदेश 147 206 206 
3 असम 1378 1380 1241 
4 िबहार 2372 2088 2227 
5 छ°ीसगढ़ 2167 1974 1843 
6 गोवा 685 526 461 
7 गुजरात 1299 1651 3195 
8 हåरयाणा 1786 1239 963 
9 िहमाचल ÿदेश 1147 805 926 

10 जÌमू और कÔमीर 579 817 1104 
11 झारखंड 1537 1219 1238 
12 कनाªटक 3974 3182 3110 
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13 केरल 1380 697 776 
14 मÅय ÿदशे 2982 2292 2597 
15 महाराÕů 3468 3654 3495 
16 मिणपरु 1980 2121 2295 
17 मेघालय 915 972 1031 
18 िमजोरम 776 914 1172 
19 नागाल§ड 597 493 562 
20 उड़ीसा 7077 4153 4431 
21 पंजाब 685 607 533 
22 राजÖथान 3670 2560 2733 
23 िसि³कम 534 526 468 
24 तिमलनाडु 13877 7785 10118 
25 तेलंगाना 2822 1129 2243 
26 िýपरुा 875 829 948 
27 उ°र ÿदशे 4722 3238 3226 
28 उ°राखंड 457 700 589 
29 पिĲम बंगाल 6494 6220 4744 
30 अंडमान और िनकोबार 301 308 274 
31 चंडीगढ़ 153 202 222 
32 दादरा और नगर हवेली एवं दमन और 

दीव 
5 28 36 

33 लĥाख 0 25 84 
34 ल±Ĭीप 0 0 0 
35 िदÐली 1835 1206 1216 
36 पĥुचुेरी 373 690 739 

 कुल 76118 57940 62592 

वषª 2024-25 म¤ िपछले वषª के समान ही ब¸चŌ को सहायता दी जा रही है। 
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GENETIC TESTING AND EARLY DETECTION 

3194. DR. DHARAMVIRA GANDHI: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) whether the Government is promoting prenatal and natal genetic testing 

as part of the strategy to manage rare diseases and if so, the details thereof; 

(b) the steps taken/proposed to be taken by the Government to make these 

tests accessible and affordable for all segments of the society;  

(c) the plans for integrating genetic testing with early diagnostics to prevent 

rare diseases and improve outcomes for affected individuals;  

(d) whether the Government is ensuring that such initiatives are being 

implemented across all regions of the country, particularly in rural and 

underserved areas; and  

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 
 

(a) to (e)  As per the National Policy for Rare Diseases (NPRD), 2021, the 

Government is emphasizing on the strategies for early detection and prevention 

of rare diseases which include Primary Prevention i.e. preventing birth of an 

affected child and Secondary Prevention which focuses on avoiding the birth of 

affected fetus (Prenatal Screening and Prenatal Diagnosis), early detection of 
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the disorders and appropriate medical intervention i.e. New-born Screening to 

ameliorate or minimize the manifestations. The Government has identified 12 

Centres of Excellence (CoEs), which are premier Government tertiary hospitals 

with facilities for diagnosis, prevention and treatment of Rare Diseases. CoEs 

are responsible for Screening – Antenatal, Neonatal (specified disorders), High-

risk Screening (Both Antenatal and in new-borns and children) and Prevention 

by Prenatal Screening andDiagnosis. The CoEs are also given one-time 

financial support up to a ceiling of Rs. 5 crores for procurement of equipment as 

per individual centre’s need for strengthening patient care services for 

screening, diagnosis and prevention (Prenatal diagnosis) of Rare Diseases 

based on a gap analysis. Department of Biotechnology (DBT) has also set up 

Nidan Kendras under Unique Methods of Management and treatment of 

Inherited Disorders (UMMID) project for genetic testing and counseling services.  

Such initiatives are being implemented through CoEs across the country. 

 
PROMOTION OF AYURVEDIC TREATMENT CENTRES AND HOSPITALS 

3195. SHRI MADHAVANENI RAGHUNANDAN RAO: 

  Will the Minister of AYUSH be pleased to state: 

(a) whether any measures have been taken by the Government to promote 

Ayurvedic treatment centers and hospitals across the country and if so, the 

details thereof, State/UT-wise particularly in Telangana; 

(b) the details of the steps taken by the Government to revive and promote 

Ayurveda, India’s ancient and revered medical science; and 
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(c) whether any support is being extended by the AYUSH department in 

Telangana including allocations of funds to establish and upgrade Ayurvedic 

medical centers and hospitals in the State?  

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c) Ministry of Ayush is implementing the Centrally Sponsored Scheme 

of National AYUSH Mission (NAM) through State/UT Governments in the 

country including Telangana and supporting their efforts for overall development 

and promotion of AYUSH systems of medicineincluding Ayurvedic treatment 

centers and hospitals by providing financial assistance to them under different 

activities as per the proposals received in their State Annual Action Plans 

(SAAPs). The Mission inter-alia makes provision for the following activities:  

(i)  Operationalization of Ayushman Arogya Mandir (Ayush) by upgrading 

existing Ayush dispensaries including Ayurveda and Sub health Centres. 

(ii)  Co-location of Ayush facilities including Ayurveda at Primary Health 

Centres (PHCs), Community Health Centres (CHCs) and District Hospitals 

(DHs). 

(iii) Upgradation of existing standalone Government Ayush Hospitals 

including Ayurveda . 

(iv) Upgradation of existing Government/Panchayat/Government aided 

Ayush Dispensaries/ Construction of building for existing Ayush Dispensary 

(Rented/ dilapidated accommodation)/ Construction of building to establish 
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new Ayush Dispensary including Ayurveda in the area where there are no 

Ayush facilities available. 

(v)  Setting up of 10/30/50 bedded Integrated Ayush Hospitals including 

Ayurveda. 

(vi) Supply of essential drugs to Government Ayush Hospitals, Government 

Dispensaries and Government/Government aided Teaching Institutional Ayush 

Hospitals including Ayurveda. 

(vii)  Ayush Public Health Programmes. 

(viii) Establishment of new Ayush colleges including Ayurveda in the States 

where availability of Ayush teaching institutions is inadequate in Government 

Sector. 

(ix)  Infrastructural development of Ayush Under-Graduate Institutions and 

Ayush Post-Graduate Institutions including Ayurveda / add on PG/ Pharmacy 

/Para-Medical Courses. 

Under NAM, as per the proposals received from State/UT Governments 

through SAAPs, an amount of Rs. 453428.45Lakhs has been released to 

different States/UTs including Telangana for implementation of various 

approved activities from 2024-15 to 2023-24. The State/UT-wise status of 

released grant-in-aid is given in the enclosed Statement. Further, as per the 

proposals received from State Government of Telangana through SAAPs, an 

amount of Rs. 503.73 Lakhshas been approved for establishment of 3 units of 

Integrated Ayush Hospitals and similarly assistance of Rs. 535.784 Lakhsfor 
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upgradation of  hospitals including Ayurveda and Rs. 667.300 Lakhs for 

upgradation of dispensaries  has been approved.  

 
STATEMENT 

State/UT wise status of releases from 2014-15 to 2024-25 under Centrally 

Sponsored Scheme of National AYUSH Mission (NAM) 

S.No
. 

Name of States/UTs Total Releases(Rs.in 
Lakhs) 

1 Andaman and Nicobar Islands 2629.77 
2 Andhra Pradesh 7578.05 
3 Arunachal Pradesh 5018.04 
4 Assam 13911.37 
5 Bihar 8091.86 
6 Chandigarh 1759.12 
7 Chhattisgarh 10741.83 
8 Dadra and Nagar Haveli and Daman 

and Diu 
892.70 

9 Delhi 726.31 
10 Goa 2324.91 
11 Gujarat 13504.05 
12 Haryana 14105.67 
13 Himachal Pradesh 14997.06 
14 Jammu and Kashmir 21829.78 
15 Jharkhand 13647.80 
16 Karnataka 20452.17 
17 Kerala 24534.46 
18 Lakshadweep 1721.78 
19 Madhya Pradesh 33012.60 
20 Maharashtra 10675.05 
21 Manipur 8227.99 
22 Mizoram 4833.38 
23 Meghalaya 5776.16 
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24 Nagaland 7898.27 
25 Odisha 8710.18 
26 Puducherry 2367.08 
27 Punjab 5201.82 
28 Rajasthan 26782.82 
29 Sikkim 3897.82 
30 Tamil Nadu 21206.83 
31 Telangana 9789.23 
32 Tripura 4915.42 
33 Uttar Pradesh 90103.74 
34 Uttarakhand 14964.02 
35 West Bengal 16292.30 
36 Ladakh 307.04 

 TOTAL 453428.45 
 

 
FLOATING JETTIES IN BIHAR 

3196. SHRI RAJIV PRATAP RUDY:  

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased 

to state: 

(a)  the manner in which the jetties are useful for the coastal communities; 

(b)  the number and location of floating jetties in the country along with the 

budget allocated for the same; 

(c) whether India has established jetties with other nations and if so, the 

details thereof; 

(d) whether any jetties are being planned on waterways in Bihu and if so, the 

details thereof; 
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(e) whether the Government is considering jetty for ferry services between 

Digha, Patna, to Aami, Dighwara, on river Ganga under Namami Gange 

Programme and if so, the details thereof; and 

(f) whether such a jetty on Patna side is feasible and if so, the details thereof? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS  
(SHRI SARBANANDA SONOWAL): 

(a) and (b) Yes. Jetties are very useful for the coastal communities as fish 

landing platforms. Under Jal Marg Vikas Project (JMVP), Inland Waterway 

Authority of India (IWAI) has undertaken construction ofsixty (60) new 

community jetties on National Waterway-1 (NW-1) to boost the socio-economic 

condition of the people. These jetties are utilized by the riverine/coastal 

communities for transporting their goods, local trade promotion, livelihood 

support, tourism purpose, ferry operation etc. So far, one hundred and fifteen 

(115) floating jetties have been provided on National Waterways in the country 

with a budget of Rs. 133.14 cr. as given at enclosed Statement -I. 

(c) No. 

(d) IWAI has constructed twenty-one (21)new community jetties under Jal 

Marg Vikas Project (JMVP) in the state of Bihar on NW-1. Further, tender for 

construction of two (2) community jetties on NW-37 (Gandakriver) has been 

floated. Details are given in the enclosed Statement -II. 

(e) There is already an Inter Modal Terminal (IMT) constructed in Kalughat 

(Saran) and two (2) community jetties at Digha (on both banks of National 
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Waterway-1) to fulfill the needs of local boat operators as well as cargo 

operators. 

(f) On Patna side jetties at Panapur, Nasiriganj, Kachchi Dargah, Digha, 
NaktaDyara, Barh and RaghopurDyarat have been provided as per the 
feasibility. 
 

STATEMENT- I 
A. Details of 115 floating jetties provided on National Waterways in the 
country with cost. 

State No. of Community Jetties 
Cost (In Rs. 

Crores) 
 
 

U.P. 15 11.58  
Bihar 21 

29.01 
 

Jharkhand 2  
West Bengal 22 37.96  

pre-JMVP jetties on NW-
1 

25 4.71  

Assam 22 33.33  
Goa 03 9.60  
A.P. 04 6.84  

NW-40 (UP) 01 0.11  
 
B. In addition to above, construction of 12 more Jetties has been taken up by 
IWAI in the State of Uttar Pradesh at estimated cost of Rs. 15 Cr. as given below. 

State Location 
Uttar Pradesh VishramGhat 
Uttar Pradesh Yamuna Ghat 
Uttar Pradesh KansQuilaGhat 
Uttar Pradesh PanigoanGhat 
Uttar Pradesh KeshiGhat 
Uttar Pradesh Math Road area 
Uttar Pradesh Devraha baba Ghat 
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Uttar Pradesh JugalKishorGhat 
Uttar Pradesh KilaGhat 
Uttar Pradesh Arial Ghat 
Uttar Pradesh GuptarGhat 
Uttar Pradesh NayaGhat 

 
 

STATEMENT – II 
Details of Communities Jetties constructed in the State of Bihar in NW-1 

and NW-37 
S.No. District Location Type 

NW-1 
1 Bhojpur Maujampur (MahuliGhat) HDPE 
2 Patna Panapur HDPE 
3 Patna Nasiriganj HDPE 
4 Patna KachchiDargah HDPE 
5 Munger Munger HDPE 
6 Bhagalpur Sultanganj HDPE 
7 Khagari Aguani HDPE 
8 Buxar Buxar (RamrekhaGhat) HDPE 
9 Katihar Manihari-1 HDPE 

10 Saran Doriganj Steel Jetty 
11 Patna Digha Steel Jetty 
12 Patna NakhtaDiyara Steel Jetty 
13 Patna RaghopurDiyara Steel Jetty 
14 Samastipur Hasanpur Steel Jetty 
15 Patna Barh Steel Jetty 
16 Bhagalpur Tintanga Steel Jetty 
17 Bhagalpur Kahalgaon Steel Jetty 
18 Katihar Karagola -1 Steel Jetty 
19 Bhojpur Mauajampur (khawaspur) Steel Jetty 
20 Begusarai Simariya Steel Jetty 
21 Bhagalpur Bateshwarsthan Steel Jetty (Existing) 
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NW-37 
1 West Champaran Mangalpur (Nautan) Steel Jetty 
2 West Champaran Opposite bank in Bettiah Steel Jetty 

 
 
 
 

AIIMS IN NASHIK 

3197. SHRI RAJABHAU PARAG PRAKASH WAJE: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state:- 

(a) whether the Government  is aware of the urgent need for a premier medical 

institution in Nashik having a significant tribal population in north Maharashtra, 

if so, the details thereof; 

(b) whether the Government has considered sanctioning an All India Institute of 

Medical Sciences (AIIMS) in Nashik, given the region’s lack of access to quality 

medical facilities and the importance of providing healthcare services to the tribal 

population; 

(c) if so, the details of the proposed AIIMS institute in Nashik, including the 

timeline fixed for its establishment, infrastructure requirements and fund 

allocation; 

(d) whether the Government has assessed the feasibility of establishing an 

AIIMS institute in Nashik, considering factors such as land availability, 

connectivity and manpower requirements, if so, the details thereof; and 
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(e) whether the Government has any plan to provide any additional medical 

facilities/services in Nashik, apart from the proposed AIIMS institute, to cater to 

the region's healthcare needs and if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 
 

(a) to (e) Under Pradhan Mantri Swasthya Suraksha Yojana (PMSSY), setting 

up of 22 All India Institutes of Medical Sciences (AIIMS) has been approved 

including one AIIMS at Nagpur in Maharashtra, which is functional. Further, for 

expansion and strengthening of tertiary healthcare facilities in Maharashtra, 

under another component of PMSSY upgradation of following six (06)  

Government Medical Colleges/ Institutes have been approved by way of 

construction of Super Specialty Blocks (SSBs) on Centre-State cost sharing 

basis: (i) Grant Medical College and Sir JJ Group of Hospitals, Mumbai (ii) 

Government Medical College, Nagpur (iii) Govt. Medical College, Aurangabad 

(iv) Govt. Medical College, Latur (v) Govt. Medical College, Akola and (vi) Shri 

Vasantrao Naik Govt. Medical College, Yavatmal. In current phase of PMSSY, 

there is no proposal for establishment of AIIMS in Nashik in  Maharashtra. 

Under Centrally Sponsored Scheme (CSS) for ‘Establishment of new 

medical colleges attached with existing district/referral hospitals, 02 Medical 

Colleges have been approved in Maharastra at Gondia and Nandurbar on 

Centre - State cost sharing basis. 
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Further, under Centrally Sponsored Scheme (CSS) of Strengthening and 

up-gradation of Govt. Medical Colleges for increase of Post Graduate (PG) 

seats, 692 PG seats have been approved in 11 Medical Colleges with an 

approved cost of Rs.345.79 crores.  

Under the CSS of upgradation of existing State Government/Central 

Government Medical Colleges to increase MBBS seats in the country, 700 

MBBS seats have been approved in 14 colleges in Maharashtra with an 

approved cost of Rs.839.86 crores.  

Under the Pradhan Mantri Ayushman Bharat Health Infrastructure Mission 

(PM-ABHIM)scheme, administrative approval has been accorded to state of 

Maharashtra for FY 2021-22 to 2024-25 for an amount of Rs. 681.33 Crores for 

construction/strengthening of 25 Integrated Public Health Labs (IPHLs) at 

District level and 24 Critical Care Blocks (CCBs). 

For strengthening infrastructure under National Health Mission (NHM), 

following State Program Implementation Plan (SPIP) has been approved for the 

State of Maharashtra: 

Sr.No Financial Year SPIP Approvals ( Rs. 
in Lakhs) 

1 2021-22 55881.84 
2 2022-23 61535.48 
3 2023-24 60134.13 
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EVALUATION MECHANISM FOR THE PERFORMANCE OF GOVERNMENT 

LAWYERS 
 

3198. SHRI PARSHOTTAMBHAI RUPALA: 

Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the steps have been taken to establish a consistent and 

comprehensive monitoring/evaluation mechanism for the performance of 

Government Lawyers and Government empanelled Lawyers to ensure strong 

protection of the interest of the Government and its agencies, if so, the details 

thereof; and 

(b) the measures implemented to establish an online platform for all Government 

and agencies to upload all relevant data pertaining to each Government case? 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE  IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 

(a) There is a system of In-charge litigations for all the courts/tribunals in country 

who submit monthly report with regard to allocation of cases and performance 

of the Panel Counsel to Department of Legal Affairs. Further, the 

feedback/complaints received from Ministries/Departments against performance 

of panel counsel which are duly examined and where any delinquency is found 

the Counsel is even removed from the panel. 

(b) The Department of Legal Affairs has launched Legal Information 

Management and Briefing System (LIMBS) in the month of February 2016. It is 

a web-based application used for monitoring of all court cases involving Union 
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of India. Further, it is innovative easy to access and is 24x7 to various Ministries/ 

Departments of the Government of India, its organisations, Law Officers and the 

empanelled Counsels, enabling them to upload data related to cases of Union 

of India, pertaining to them.  

 
PUBLIC HEALTH AWARNESS 

3199. SHRI AMARSING TISSO:  

 Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) the initiatives being implemented by the Government to increase public 

health awareness and education in Karbi Anglong and Dima Hasao districts of 

Assam particularly regarding preventive healthcare and lifestyle diseases;  

(b) whether the Government has any plan to involve local communities and 

leaders in these awareness programmes; and  

(c) if so, the details thereof and if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (c) : The Department of Health and Family Welfare, Government of India, 

provides technical and financial support to the States and Union Territories 

under the National Programme for Prevention and Control of Non 

Communicable Diseases (NP-NCD) as part of National Health Mission (NHM). 

The programme focuses on strengthening infrastructure, human resource 

development, early diagnosis, referral to an appropriate level of healthcare 
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facility for treatment and management and health promotion and awareness 

generation for prevention, of Non-Communicable Diseases (NCDs).  

As infromed by Government of Assam, The National Health Mission, 

Assam has taken significant steps towards increasing the public health 

awareness on lifestyle diseases i.e. Hypertension and Diabetes. The activities 

are undertaken at all the levels of the Health Care including Secondary and 

Primary Health Care. The Ayushman Arogya Mandir’s (AAM) are conducting 

yoga and wellness activities by involving yoga instructor in the community.  

In the Karbi Anglong district a total of 4121 and in the Dima Hasao  1497  

yoga and wellness activity were Conducted  in the  Ayushman Arogya Mandir 

for the period between April 2024 to November 2024  for prevention of life style 

diseases. NHM, Assam has also a state specific standard protocol for the 

management of Hypertension and Diabetes which also focuses on the 

preventive aspect of the life style diseases.  

Apart from Yoga and Wellnes activities, Ayushman Arogya Mandir has also 

conducted monthly shivir at all Sub Centre- AAM, Primary Health Centre – AAM 

and Community Health Centers where local leaders and communities have 

actively participated.  

A total of 193 Ayushman Shivir at Sub Centre – AAM and Primary Health 

Centre-AAM  and a total of 13 Shivir at Community Health Centers were 

conducted from April 2024 to November 2024 in Karbi Anglong District. The total 

footfall was approximately 12,000. Similarly in Dima-Hasao District, a total of 

140 Shivir  at Sub Centre- AAM,  Primary Health Centre –AAM and 2  were 
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conducted at Community Health Centers from April 2024 to November 2024. 

The total footfall was approximately 8000.  

 

A population-based initiative for screening, management and prevention of 

common NCDs (diabetes, hypertension, oral cancer, breast cancer and cervical 

cancer) have been rolled out as a part of comprehensive Primary Health Care 

in the country including Assam under NHM. Screening of these common NCDs 

is an integral part of service delivery.  

In the community, Accredited Social Health Activist (ASHA) plays a pivotal 

role in spreading awareness about NCDs. ASHAs educate individuals and 

families on the importance of adopting healthy lifestyles, including nutritious 

diets, regular physical activity, and avoidance of tobacco and alcohol. ASHAs 

emphasize the significance of early detection through regular health check-ups 

and screenings, enabling timely intervention through home visits, group 

meetings, and participation in health campaigns. 

Community level forum like Village Health Sanitation and Nutrition 

Committee (VHSNC)/ Mahila Aaarogya Samiti (MAS), Jan Aarogya Samiti 

(JAS), Self Help Groups (SHG) and local bodies serve as a platform for 

community awareness and promotive and preventive care activities. 

Further, initiatives for increasing public awareness about NCDs and for 

promotion of healthy lifestyle include observance of NCDs health days, use of 

print, electronic and social media for continued community awareness. Financial 

support under National Health Mission (NHM) for awareness generation 
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activities for NCDs is provided to States/Union Territories including Assam as 

per their Programme Implementation Plans (PIPs).  

 
INDIA’S STANCE ON PALESTINE ISSUE 

3200. SHRI AGA SYED RUHULLAH MEHDI: 

 SHRI A. RAJA:  

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) whether the Government is concerned over the continuing conflict in Gaza 

region or on the issue of Palestine; 

(b) if so, the diplomatic efforts made along with other major countries to bring 

early ceasefire and to stop further escalation in the region; 

(c) the official stance of India in the United Nations forums for supporting the 

Palestinian cause; 

(d) the decision of the Government of India on the aggression of Israel which 

has resulted in the killing of thousands of innocent people including children in 

Palestine; and 

(e) the decision of the Government of India on Israel’s violation of international 
commitments? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI KIRTI VARDHAN SINGH): 

(a) to (e) India remains concerned at the evolving situation in West Asia and the 

humanitarian crisis in Gaza. Government have emphasized the need for safe, 

timely and sustained delivery of humanitarian assistance to the people of 
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Palestine. Since the beginning of the conflict, India has provided around 70 MT 

of humanitarian aid, including 16.5 MT of medicines and medical supplies in two 

tranches. It has also released $ 5 million last year and disbursed another $ 5 

million this year to United Nations Relief and Works Agency for Palestinian 

refugees in Near East (UNRWA). Recently, 65 tonnes of medicines were also 

sent to UNRWA and Palestine Ministry of Health in October and November 

2024. 

India’s policy towards Palestine has been long standing and includes 

support for a negotiated two State solution, and the establishment of a 

sovereign, independent and viable State of Palestine within secure and 

recognized borders, living side by side in peace with Israel. India also supports 

Palestine’s membership of the UN.  

India has strongly condemned the terror attacks on Israel on 7 October 

2023 and also the loss of civilian lives in the ongoing Israel-Hamas conflict. India 

has called for a ceasefire, release of all hostages and peaceful resolution of 

conflict through dialogue and diplomacy. 

The Prime Minister and the Minister of External Affairs have spoken to 

several leaders in the region and across the globe, including President, Prime 

Minister and Foreign Minister of Israel and President and Foreign Minister of 

Palestine. India’s position has been reiterated in various bilateral and multilateral 

forums such as UN, BRICS, NAM, Voice of Global South, etc. Prime Minister 

met the Palestine President on the sidelines of Summit of the Future in New 
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York on 22 September 2024 and called for ceasefire, release of hostages and 

return to path of dialogue and diplomacy. 

  
 

MODERNIZATION OF PORT INFRASTRUCTURE 

3201. SHRI NAVEEN JINDAL: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased 

to state: 

(a) the details of maximum size of ships that could enter Indian ports at present 

vis a vis global average; 

(b) whether the Government has taken/proposes to take any steps to strengthen 

and 

modernize port infrastructure across the country to facilitate berthing of larger 

ships; and 

(c) if so, the details thereof? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS  

(SHRI SARBANANDA SONOWAL): 

(a) to (c) The maximum size of ship with a draft of 18.4 meter entered in Indian 

Major Ports, which is comparable to global ports. Infrastructure development and 

capacity augmentation of Major Ports is a continuous process. It involves the 

construction of new berths and terminals, mechanization of existing berths and 

terminals, capital dredging for deepening of drafts for handling larger vessels of 

new generation. With the development of New Vadhavan Port in Maharashtra 

with container handling capacity of 23.2 Million TEUs per annum, Outer Harbour 
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Project at V.O. Chidambaranar Port in Tamilnadu with container handling 

capacity of 4 Million TEUs per annum and Container Terminal Development 

project at Tuna Tekra at Deendayal Port in Gujarat with container handling 

capacity of 2.19 Million TEUs per annum, the country would be able to handle 

the new generation mega size vessel. 

 

e-COURTS MISSION MODE PROJECT 

3202. SHRI MUKESHKUMAR CHANDRAKAANT DALAL: 

   SHRI P. C. MOHAN: 

   SHRI SURESH KUMAR KASHYAP: 

   SHRI BIPLAB KUMAR DEB: 

   SHRI BALYA MAMA SURESH GOPINATH MHATRE: 

Will the Minister of LAW AND JUSTICE be pleased to state:  

(a) the current status of the e-court integrated Mission Mode Project; 

(b) the key objectives and achievements of e-courts Integrated Mission Mode 

Project, specially in enhancing access to justice through technology;  

(c) the manner in which the project contributed to the conceptualization of district 

and subordinate courts; 

(d) the specific technologies that have been implemented to improve 

connectivity in courts; and 

(e) the number of district and subordinate courts which have been computerized, 

State-wise especially in Tripura? 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): 
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(a) to (d) : The eCourts Mission Mode Project is under implementation for 

Information and Communication Technology (ICT) development of the Indian 

Judiciary. The Department of Justice, Government of India is implementing 

eCourts Project in close coordination with the eCommittee of Supreme Court of 

India, in a decentralized manner, through the respective High Courts.  

Phase I of the project was implemented during 2011-2015 and focused on 

the basics of computerisation like setting up computer hardware, ensuring internet 

connectivity, and operationalizing the e-Courts platform. Against an outlay of 

Rs.935 crore, a total expenditure of Rs.639.41 crore was incurred for the 

implementation of this phase. The following initiatives were undertaken in this 

phase: 

i. 14,249 District and Subordinate courts were computerized. 

ii. LAN was installed at 13,683 courts, hardware provided in 13,436 courts 

and software was installed in 13,672 courts. 

iii. Laptops were provided to 14,309 judicial officers and change 

management exercise completed in all High Courts. 

iv. Over 14,000 Judicial Officers were trained in the use of UBUNTU-Linux 

Operating System. 

v. More than 3900 court staff were trained in Case Information System (CIS) 

as System Administrators. 

vi. Video Conferencing facility was operationalised between 493 court 

complexes and 347 corresponding jails. 
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Phase II of the eCourts Mission Mode Project (2015-2023), focused on ICT 

enablement of District and Subordinate Courts and various citizen centric 

initiatives. Against an outlay of Rs.1670 crore, a total expenditure of Rs. 1668.43 

crore was incurred for the implementation of this phase. Till 2023, digital 

infrastructure has been provided to 18,735 courts. 

The following e-initiatives have been undertaken by the Government under 

e-Courts Project to make justice accessible and available for all: - 

i. Under the Wide Area Network (WAN) Project, connectivity has been 

provided to 99.5% of total Court Complexes across India with 10 Mbps 

to 100 Mbps bandwidth speed. The Wide Area Network (WAN) Project 

under eCourts project is aimed at connecting all District and 

Subordinate court complexes, spread across the country using 

various technologies like Multiprotocol Label Switching (MPLS), 

Optical Fibre Cable (OFC), Radio Frequency (RF), Very Small 

Aperture Terminal (VSAT), Submarine Cable etc. This forms the 

backbone for the eCourts project ensuring data connectivity in courts 

across the length and breadth of the country.  

ii. National Judicial Data Grid (NJDG) is a database of orders, 

judgments, and cases, created as an online platform under the 

eCourts Project. It provides information relating to judicial 

proceedings/decisions of all computerized district and subordinate 

courts of the country. Litigants can access case information and more 

than 27.64 crore orders / judgments (as on date). 
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iii. Case Information Software (CIS) based on customized Free and 

Open- Source Software (FOSS) has been developed. Currently CIS 

National Core Version 3.2 is being implemented in District Courts and 

the CIS National Core Version 1.0 is being implemented for the High 

Courts. 

iv. As part of eCourts project, 7 platforms have been created to provide 

real time information on case status, cause lists, judgements etc. to 

lawyers/Litigants through SMS Push and Pull (Over 4 lakhs SMS sent 

daily), Email (Over 6 lakhs sent daily), multilingual eCourts services 

Portal (35 lakh hits daily), JSC (Judicial Service centres) and Info 

Kiosks. In addition, Electronic Case Management Tools (ECMT) have 

been created with Mobile App for lawyers (total 2.69 crore downloads 

till 31.10.2024) and JustIS app for judges (20,719 downloads till 

31.10.2024). 

v. India has emerged as a global leader in conducting court hearing 

through Video Conferencing. The District and Subordinate courts 

heard 2,48,21,789 cases while the High Courts heard 90,21,629 

cases (totalling 3.38 crore) till 31.10.2024 using video conferencing 

system. The Supreme Court of India held 7,54,443 hearings from 

23.03.2020 to 04.06.2024 through video conferencing. VC facilities 

have also been enabled between 3240 court complexes and 

corresponding 1272 jails. 
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vi. Live Streaming of court proceedings has been started in the High 

Courts of Gujarat, Gauhati, Orissa, Karnataka, Jharkhand, Patna, 

Madhya Pradesh, Uttarakhand, Calcutta and the Supreme Court of 

India, thus allowing media and other interested persons to join the 

proceedings. 

vii. Virtual Courts in 21 States/UTs have been operationalized to handle 

traffic challan cases. Over 6 crore cases (6,00,29,546) have been 

handled by these virtual courts and online fine of more than Rs. 

649.81 crores have been realized till 31.10.2024. 

viii. e-filing system (version 3.0) has been rolled out with upgraded 

features for lawyers to access and upload documents related to the 

cases from any location 24X7. 

ix. e-Filing of cases requires the option for electronic payment of fees 

which includes court fees, fines and penalties which are directly 

payable to the Consolidated Fund. Therefore e-Payment system was 

launched for hassle free transfer of fee etc. 

x. To bridge the digital divide, 1394 eSewa Kendras (Facilitation 

Centres) in District Courts and 36 eSewa Kendras (Facilitation 

Centres) in High Courts have been rolled out to provide citizen centric 

services to lawyers and litigants. It also assists the litigants in 

accessing online e-Courts services and acts as a saviour for those 

who cannot afford the technology or are located in far-flung areas. It 

also aids to addresses the challenges caused by illiteracy among 
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citizens at large. These also provide benefits in saving time, 

avoidance of exertion, travelling long distances, and saving cost by 

offering facilities of e- filing of cases across the country, to conduct the 

hearing virtually, scanning, accessing e-Courts services etc. 

xi. National Service and Tracking of Electronic Processes (NSTEP) has 

been launched for technology enabled process serving and issuing of 

summons. It has currently been implemented in 28 States/ UTs. 

xii. A new “Judgment Search” portal has been started with features such 

as search by Bench, Case Type, Case Number, Year, Petitioner/ 

Respondent Name, Judge Name, Act, Section, Decision: From Date, 

To Date and Full Text Search. This facility is being provided free of 

cost to all. 

xiii. As a part of the project, 605 trainings and awareness programmes on 

the ICT services provided under the eCourts project has been 

conducted from May 2020 to October 2024 covering nearly 6,64,144 

stakeholders, including High Court Judges, Judges of the District 

Judiciary, Court Staff, Master Trainers among Judges/DSA, Technical 

Staff of High Courts, and Advocates. 

The eCourts Phase III (2023-2027) has been approved by the Union Cabinet 

in Sep’2023 at an outlay of ₹7,210 crore, which is over four times the funding for 

Phase II. The project envisages various new digital initiatives, such as 

establishment of Digital and Paperless Courts that aim to bring court proceedings 

under a digital format, digitization of court records (both legacy records and 
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pending cases), expansion of video conferencing facilities to courts, jails and 

hospitals, scope of online courts beyond adjudication of traffic violations, saturation 

of all court complexes with eSewa kendras, state of the art and latest Cloud based 

data repository for easy retrieval and supporting the digitized court records, 

software applications, live streaming, and electronic evidence, use of emerging 

technologies like Artificial Intelligence and its subsets like Optical Character 

Recognition (OCR) for analysis of case pendency, forecasting future litigation, etc. 

Thus, the efforts of the Government of integrating technology with the governance 

may prove to be a game changer in eCourts Phase III, ensuring ease of justice by 

making the Court experience convenient, inexpensive and hassle free to all the 

citizens of the country. 

(e): The details of district and subordinate courts (including Tripura) which have 
been computerized across the country is given in the enclosed Statement -I. 
 

STATEMENT-I 
The details of district and subordinate courts (including Tripura) which have 
been computerized across the country 

S.No High Court State Courts 
1 Allahabad Uttar Pradesh 2222 
2 Andhra Pradesh Andhra Pradesh 617 
3 Bombay Dadra and Nagar Haveli 3 

Daman and Diu 2 
Goa 39 
Maharashtra 2157 

4 Calcutta Andaman and Nicobar 
Islands 

14 

West Bengal 827 
5 Chhattisgarh Chhattisgarh 434 
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6 Delhi Delhi 681 
7 Gauhati Arunachal Pradesh 28 

Assam 408 
Mizoram 69 
Nagaland 37 

8 Gujarat Gujarat 1268 
9 Himachal Pradesh Himachal Pradesh 162 
10 Jammu and Kashmir 

and Ladakh 
Union Territory of Jammu 
and Kashmir and Union 
Territory of Ladakh 

218 

11 Jharkhand Jharkhand 447 
12 Karnataka Karnataka 1031 
13 Kerala Kerala 484 

Lakshadweep 3 
14 Madhya Pradesh Madhya Pradesh 1363 
15 Madras Puducherry 24 

Tamil Nadu 1124 
16 Manipur Manipur 38 
17 Meghalaya Meghalaya 42 
18 Orissa Odisha 686 
19 Patna Bihar 1142 
20 Punjab and Haryana Chandigarh 30 

Haryana 500 
Punjab 541 

21 Rajasthan Rajasthan 1240 
22 Sikkim Sikkim 23 
23 Telangana Telangana 476 
24 Tripura Tripura 84 
25 Uttarakhand Uttarakhand 271 
 Total  18735 
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FREE DIAGNOSTIC SERVICE 

3203. SHRIMATI BHARTI PARDHI: 

 SHRI ARVIND GANPAT SAWANT: 

 SHRI SHRIRANG APPA CHANDU BARNE: 

 SHRI DHARMENDRA YADAV: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has rolled out the Free Diagnostic Service initiative 

under National Health Mission (NHM); 

(b) if so, whether laboratory service have been implemented in the country, 

particularly in the State of Madhya Pradesh and Uttar Pradesh and if so, the 

details thereof, State/UT-wise; 

(c) the details of the test facilities available at Sub-centre, Primary Health 

Centres (PHCs), Community Health Centres (CHCs), Sub-District Hospital 

(SDH) and District Hospital (DH) in this regard; 

(d) whether the patients have not availed the laboratory services due to non-

functional equipment across public health facilities; and 

(e) if so, the details thereof along with the steps taken by the Government to 

address the issue of non-funcional equipment in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a): The Ministry of Health and Family Welfare had launched Free Diagnostics 

Services Initiative (FDSI) in 2015 under NHM. The FDSI guidelines have 
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recommended a minimum set of laboratory tests tailored to healthcare facility 

level in alignment with the National Essential Diagnostic List (NEDL). 

Subsequently, in 2019, the MoHFW launched a guidance document for 

implementing laboratory services to provide an expanded range of diagnostics 

free of cost at all levels of public health facilities (14 tests at Ayushman Arogya 

Mandir (AAM)-Sub Centres, 63 at AAM Primary Health Centres/UPHC, 97 at 

Community Health Centres, 111 test at Sub District Hospitals and 134 tests at 

District Hospitals) thereby reducing high out of pocket expenditure incurred by 

patients for diagnostics. 

(b): FDSI providing laboratory services has been implemented in all 36 

States/UTs, out of which 12 States/UTs are implementing in mixed mode i.e. 

(PPP as well as In-house mode) of service delivery and in 24 States/UTs 

through In-house mode only. In Madhya Pradesh, the state has implemented 

through both in-house and PPP mode. State has adopted selective tests 

outsourcing with wet lease rental reagent model for 06 high-end auto analysers 

(Haematology, biochemistry, urine, hormone, coagulation and HPLC) at 50 DHs 

and 35 Civil Hospitals for conducting around 134 tests. Sample transportation 

for CHC and below facilities is undertaken in PPP mode through runners 

arranged by the service provider. In Uttar Pradesh, the state has implemented 

FDSI through In-House mode. The service delivery is undertaken in ‘Hub and 

spoke model’. The state has strengthened the in-house capacity and has 

established diagnostic hubs at selected CHCs (around 125-150 CHC hub labs 

in whole State) which are equipped as per IPHS 2022 guidelines. State/UTs wise 
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details of mode of service delivery under FDSI is given in the enclosed 

Statement. 

(c): The details of the test facilites available at Sub-centre, Primary Health 

Centres (PHCs), Community Health Centres (CHCs), Sub-District Hospital 

(SDH) and District Hospital (DH) is available at website at : 

 

https://nhm.gov.in/New_Updates_2018/NHM_Components/Health_Syst

em_Stregthening/Comprehensive_primary_health_care/letter/Guidance

_document_for_Free_Laboratory_Services.pdf 

(d) and (e) : MoHFW, Government of India has launched the Biomedical 

Equipment Management and Maintenance Program (BMMP) in 2015 under 

NHM to address the issue of Non-functional equipment at the public health 

facilities. The laboratory equipment is covered under BMMP (post warranty) 

and is operational either through in-house, PPP and mixed model of service 

delivery. State Government monitors the non-functionality of equipment 

through this BMMP portal ensuring upkeep time of 95% at District Hospital 

level, 90% at Community health Centre level and 80% at Primary Health Centre 

level.  

STATEMENT 
State/UTs wise details of mode of service delivery under FDSI 

State/UT Mode of service delivery 
Arunachal Pradesh, Assam, Delhi, 
Himachal Pradesh, Jharkhand, 
Madhya Pradesh, Maharashtra, 

PPP as well as In-house mode of 
service delivery 
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Manipur, Odisha, Punjab, Tripura, 
and Uttarakhand (12 States) 
Andhra Pradesh, AandN Island, 
Bihar, Chandigarh, Chhattisgarh, 
DandN Haveli-Daman and Diu, Goa, 
Gujarat, Haryana, Jammu and 
Kashmir, Karnataka, Kerala, Ladakh, 
Lakshadweep, Meghalaya, Mizoram, 
Nagaland,Puducherry, Rajasthan, 
Sikkim, Tamil Nadu, Telangana, Uttar 
Pradesh, and West Bengal. (24 
States/UTs) 

Only In-house mode of service 
delivery 

 
 

पåरवारŌ को गोद लेना 

3204.  ®ी रामÿीत मडंल: 

®ी िगåरधारी यादव: 

³या ÖवाÖÃय और पåरवार कÐयाण मंýी यह बतान ेकì कृपा कर¤गे िक: 

(क) ³या सरकार न ेदशे भर के सभी एमबीबीएस छाýŌ को अपनी नामांकन ÿिøया के एक भाग के 

łप म¤ पांचÖथानीय पåरवारŌ को गोद लेने के िलए िदशा िनद¥शŌ के अनपुालन हेत ुआदेश जारी िकया 

है और यिद हां, तो तÂसंबंधी Êयौरा ³ या है तथा उĉ पहल के माÅयम स ेजनता को होन ेवाल े

संभािवत लाभŌ का Êयौरा ³या है; 

(ख) उĉ पहल स ेिचिकÂसा महािवīालयŌ के अभाव वाले ÖथानŌ पर रहन ेवाले Öथानीय पåरवारŌ 

को िकस ÿकारसहायता िमलने कì संभावना है; 

(ग) ³ या सरकार का इस पहल म¤ भाग लेन ेके िलए छाýŌ को ÿोÂसािहत करन ेके िलए उÆह¤ कोई 

विृ° ÿदान करने कािवचार है; और 

(घ) यिद हां, तो तÂसंबंधी Êयौरा ³या है और यिद नहé, तो इसके ³या कारण ह§? 
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ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी; तथा रसायन और उवªरक मýंालय म¤ 

राºय मýंी (®ीमती अनुिÿया पटेल) : 

(क) और  (ख): राÕůीय आयिुवª²ान आयोग Ĭारा तैयार योµयता आधाåरत िचिकÂसा िश±ा 

(सीबीएमई) पाठ्यøम 2024 के िलए िदशािनद¥श म¤ गांव कì पहòंच के माÅयम स ेपåरवार द°क úहण 

कायªøम (एफएपी) का ÿावधान है, िजसम¤ ÿÂयेक छाý Æयूनतम तीन (03) पåरवारŌ और अिधमानतः 

कम स ेकम पांच (05) पåरवारŌ को गोद लेगा। 

सीबीएमई पाठ्यøम म¤ उिÐलिखत एफएपी पåरवारŌ को ÖवाÖÃय संबंधी पåरचयाª संसाधन, 

िश±ा और सहायता ÿदान करके उÆह¤ सशĉ बनाता है, िजससे ÖवाÖÃय संबंधी पåरणाम बेहतर होते 

ह§ और जीवन कì गुणव°ा म¤ विृĦ होती है। यह सामुदाियक िजÌमेदारी और सामािजक कÐयाण कì 

भावना को भी बढ़ावा देता है। इन लाभŌ म¤ अÆय बातŌ के साथ-साथ िनÌनिलिखत शािमल ह§: 

1. बेहतर ÖवाÖÃय जागłकता 

2. ÖवाÖÃय पåरचयाª सेवाओ ंतक पहòंच 

3. ÿारिंभक पहचान और रोकथाम 

4. अनवुतê दखेभाल 

5. ÖवÖथ जीवनशैली को बढ़ावा देना 

6. सामािजक और मनोवै²ािनक सहायता 

7. सरकारी ÖवाÖÃय कायªøम एकìकरण 

8. Öव¸छता और पयाªवरणीय ÖवाÖÃय 

(ग) और (घ): चूंिक, एफएपी अकादिमक पाठ्यøम का एक िहÖसा है, इसिलए छाýŌ को वजीफा देन े

का कोई ÿÖताव िवचाराधीन नहé है। हालांिक, मेिडकल छाýŌ के िलए वजीफे का भगुतान अिनवायª 

रोटेिटंग मेिडकल इंटनªिशप िविनयमŌ म¤ बनाए रखा जाता है। 
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CRUISE TERMINAL IN VISAKHAPATNAM 

3205. DR. C. M. RAMESH:  

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to state: 

(a) whether Cruise Terminal in Visakhapatnam which was to be completed 

by March, 2024 is ready for operation for cruise ships services, if so, the details 

thereof; 

(b) the original date of completion of the Cruise Terminal at Visakhapatnam 

and the reasons for its enormous delay; 

(c) whether it is true that Vizag Port has entered into MoU with Littoral Cruise 

Ltd., for cruise from Visakhapatnam to Singapore and to other places, if so, the 

details thereof; and 

(d) the time by which the first cruise ship is going to start its services from 

Visakhapatnam Cruise Terminal in Andhra Pradesh? 

THE MINISTRY OF PORTS, SHIPPING AND WATERWAYS  

(SHRI SARBANANDA SONOWAL): 
(a) and (b) The establishment of cruise terminal in Visakhapatnam was 

completed on 11.08.2023.The cruise terminal was originally scheduled for 

completion by April, 2023. The delay by three months was on account of receipt 

of Environment Clearance and No Objection Certificate from Navy. 

(c)     No. 

(d) The first foreign cruise vessel "The World" was berthed on 28thApril 2024 at 

Visakhapatnam Cruise Terminal. 
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SAINIK SCHOOLS 

3206. DR. BYREDDY SHABARI: 

SHRI G. LAKSHMINARAYANA: 

Will the Minister of DEFENCE be pleased to state: 

(a) the number of Sainik Schools functioning under the erstwhile pattern in the 

country,State/UT-wise; 

(b) the details of funds provided by the Central and State Governments including 

scholarships/grants to each school during the last five years, year-wise; 

(c) the capacity and enrollment of students in each Sainik School during the last 

five years,year-wise including gender-wise; and 

(d) the steps being taken by the Government to promote gender inclusivity in all 

Saini Schools in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE 

(SHRI SANJAY SETH): 

(a):  State/UT-wise details of Sainik Schools functioning under the erstwhile 

pattern in the country is given in the enclosed Statement-I. 

(b):  The details of funds provided by the Central and State Governments 

including scholarships/grants to 33 Sainik Schools on erstwhile pattern, during 

the last five years,  year-wise is given in the enclosed Statement-II and 

Statement-III respectively. 

(c):  The capacity and enrollment of students in each Sainik School during the 

last five years, year-wise including gender-wise is given in the enclosed 

Statement-IV. 
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(d):  All 33 Sainik Schools established under the erstwhile pattern in the country 

have been made co-educational with effect from academic session 2021-22 to 

achieve gender equality and to pave way for induction of women in Armed 

Forces. Further, to encourage girl cadets to join Sainik Schools, wide publicity 

for admission of girls in existing Sainik Schools has been made and adequate 

girl cadets’ centric infrastructure has been created in existing Sainik Schools. 

 As regards setting up of new Sainik Schools in partnership mode with 

NGOs/Trusts/Private/Government Schools, there is no restriction for 

establishing an all girls or co-ed Sainik School. Also, no bar has been imposed 

by Sainik School Society on the number of girls that can be given admission in 

the new Sainik Schools. In this regard, one school i.e. Samvid Gurukulam Senior 

Secondary School, Mathura, in the State of Uttar Pradesh has been approved 

as an all-girls Sainik School. Further, 36 New Sainik Schools which are co-

educational, have also been made operational.  

STATEMENT-I 
LIST OF SAINIK SCHOOLS –STATE/UT-WISE 

Sl. No. State/UT Name of Sainik Schools 

1 Andhra Pradesh 
Sainik School Kalikiri 
Sainik School Korukonda 

2 Arunachal Pradesh Sainik School East Siang 
3 Assam Sainik School Goalpara 

4 Bihar 
Sainik School Gopalganj 
Sainik School Nalanda 

5 Chhattisgarh Sainik School Ambikapur 
6 Gujarat Sainik School Balachadi 

7 Haryana 
Sainik School Kunjpura 
Sainik School Rewari 

8 Himachal Pradesh Sainik School SujanpurTira 
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STATEMENT-II 
Financial Assistance Provided by the Central Government to Sainik 

Schools in the last 05 years 
(Amount in Crores) 

Sl. 
No. 

Name of Sainik Schools 
2019-

20 
2020-21 2021-22 2022-23 

2023-
24 

1 Sainik School 
Amaravathinagar 

2.67 10.97 5.94 11.68 5.70 

2 Sainik School Ambikapur 0.81 5.37 2.79 6.77 2.76 
3 Sainik School Amethi 0.00 1.26 0.41 1.13 2.13 
4 Sainik School Balachadi 1.69 10.40 6.77 9.84 6.91 
5 Sainik School Bhubaneswar 1.52 8.20 4.29 15.88 5.04 
6 Sainik School Bijapur 1.62 9.87 6.75 6.50 6.33 

9 Jammuand Kashmir Sainik School Nagrota 
10 Jharkhand Sainik School Tilaiya 

11 Karnataka 
Sainik School Bijapur 
Sainik School Kodagu 

12 Kerala Sainik School Kazhakootam 
13 Madhya Pradesh Sainik School Rewa 

14 Maharashtra 
Sainik School Satara 
Sainik School Chandrapur 

15 Manipur Sainik School Imphal 
16 Mizoram Sainik School Chhingchhip 
17 Nagaland Sainik School Punglwa 

18 Odisha 
Sainik School Bhubaneswar 
Sainik School Sambalpur 

19 Punjab Sainik School Kapurthala 

20 Rajasthan 
Sainik School Chittorgarh 
Sainik School Jhunjhunu 

21 Tamil Nadu Sainik School Amaravathinagar 
22 Uttarakhand Sainik School Ghorakhal 

23 Uttar Pradesh 
Sainik School Jhansi 
Sainik School Mainpuri 
Sainik School Amethi 

24 West Bengal Sainik School Purulia 
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7 Sainik School Chandrapur 0.10 1.67 1.35 1.89 1.88 
8 Sainik School Chhingchhip 0.19 2.06 0.92 3.05 4.10 
9 Sainik School Chittorgarh 1.57 8.03 4.29 4.14 5.39 

10 Sainik School East Siang 0.17 1.08 0.69 1.18 0.55 
11 Sainik School Ghorakhal 1.52 7.52 4.10 4.72 5.04 
12 Sainik School Goalpara 1.30 7.69 3.87 7.04 4.34 
13 Sainik School Gopalganj 1.09 4.97 2.89 3.65 2.74 
14 Sainik School Imphal 1.01 8.23 5.30 8.58 4.57 
15 Sainik School Jhansi 0.10 0.52 0.57 2.36 2.45 
16 Sainik School Jhunjhunu 0.38 2.58 2.32 2.62 3.68 
17 Sainik School Kalikiri 0.95 4.65 3.38 8.52 3.95 
18 Sainik School Kapurthala 1.51 7.39 4.38 8.79 4.71 
19 Sainik School Kazhakootam 2.56 7.97 4.09 5.07 4.56 
20 Sainik School Kodagu 1.02 5.52 2.99 3.78 4.05 
21 Sainik School Korukonda 1.44 8.49 4.33 7.95 6.17 
22 Sainik School Kunjpura 2.66 8.70 5.64 7.01 6.14 
23 Sainik School Mainpuri 0.10 2.05 1.03 3.13 3.38 
24 Sainik School Nagrota 1.13 9.99 4.40 6.33 5.91 
25 Sainik School Nalanda 1.13 5.15 3.92 4.76 3.98 
26 Sainik School Punglwa 1.93 6.91 4.25 3.50 3.66 
27 Sainik School Purulia 1.40 9.50 4.12 5.30 3.40 
28 Sainik School Rewa 1.37 9.00 4.32 5.77 3.34 
29 Sainik School Rewari 1.06 4.29 2.72 2.57 3.32 
30 Sainik School Sambalpur 0.00 0.38 0.42 0.90 1.07 
31 Sainik School Satara 1.72 10.72 5.65 5.83 6.85 
32 Sainik School SujanpurTira 2.64 8.03 5.10 5.48 4.60 
33 Sainik School Tilaiya 2.03 11.22 5.52 13.04 7.25 

 
 

STATEMENT-III 
Financial Assistance Provided by the State Governments to Sainik 
Schools in the last 05 years 

(Amount in Crores) 
 Sl. 
No. 

Name of Sainik Schools 2019-20 2020-21 2021-22 2022-23 2023-24 

1 Sainik School Amaravathinagar 9.64 1.32 7.08 6.68 6.13 
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2 Sainik School Ambikapur 4.84 0.93 0.93 2.46 1.70 
3 Sainik School Amethi 0.00 1.62 0.00 0.45 7.25 
4 Sainik School Balachadi 1.95 1.84 2.74 4.64 6.80 
5 Sainik School Bhubaneswar 5.20 5.22 5.20 6.11 7.42 
6 Sainik School Bijapur 7.24 7.73 7.73 7.35 7.40 
7 Sainik School Chandrapur 3.02 0.82 1.15 3.02 2.93 
8 Sainik School Chhingchhip 0.00 0.00 0.00 3.22 3.71 
9 Sainik School Chittorgarh 6.33 8.13 5.41 6.24 6.70 

10 Sainik School East Siang 2.59 2.51 2.50 4.53 4.99 
11 Sainik School Ghorakhal 5.09 5.09 5.00 4.29 5.01 
12 Sainik School Goalpara 1.74 1.86 1.79 11.08 4.52 
13 Sainik School Gopalganj 2.85 2.86 2.85 2.75 2.69 
14 Sainik School Imphal 5.79 0.05 0.05 4.53 4.41 
15 Sainik School Jhansi 4.08 1.43 0.00 0.45 6.72 
16 Sainik School Jhunjhunu 1.52 1.75 2.12 3.05 3.91 
17 Sainik School Kalikiri 4.13 5.53 3.25 4.45 6.70 
18 Sainik School Kapurthala 0.00 2.51 0.00 2.48 3.65 
19 Sainik School Kazhakootam 5.81 0.41 1.73 6.93 4.39 
20 Sainik School Kodagu 7.62 8.13 8.23 7.82 7.97 
21 Sainik School Korukonda 5.16 4.72 4.50 6.03 7.68 
22 Sainik School Kunjpura 1.59 2.36 2.73 2.34 4.15 
23 Sainik School Mainpuri 4.07 1.67 0.00 0.45 12.32 
24 Sainik School Nagrota 4.21 6.00 6.00 6.56 6.65 
25 Sainik School Nalanda 3.00 3.08 3.09 3.03 2.83 
26 Sainik School Punglwa 2.22 2.32 2.17 2.14 1.91 
27 Sainik School Purulia 1.94 1.52 1.81 1.13 2.50 
28 Sainik School Rewa 4.33 5.72 6.14 8.52 5.62 
29 Sainik School Rewari 3.84 1.59 113.71 5.10 2.70 
30 Sainik School Sambalpur 1.33 6.00 6.00 5.85 6.80 
31 Sainik School Satara 2.61 2.46 16.49 2.34 22.41 
32 Sainik School SujanpurTira 1.50 0.07 2.08 1.36 1.19 
33 Sainik School Tilaiya 3.75 5.45 3.50 3.93 3.87 
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STATEMENT-IV 
Capacity and enrollment of students in each Sainik School during the last five years, year-wise including gender-

wise 

S
er 

Name of 
Sainik 
School 

2020 2021 2022 2023 2024 

Male Female Male Female Male Female Male Female Male Female 
Capac

ity 
Enroll

ed 
Capac

ity 
Enroll

ed 
Capac

ity 
Enroll

ed 
Capac

ity 
Enroll

ed 
Capac

ity 
Enroll

ed 
Capac

ity 
Enroll

ed 
Capac

ity 
Enroll

ed 
Capac

ity 
Enroll

ed 
Capac

ity 
Enroll

ed 
Capac

ity 
Enroll

ed 

1 

Sainik 
School 
Amaravat
hinagar 101 101 NA NA 72 72 10 10 114 114 10 10 172 170 13 13 141 137 16 14 

2 

Sainik 
School 
Ambikapu
r 100 94 NA NA 90 88 10 10 90 90 10 10 90 81 10 9 90 86 10 9 

3 
Sainik 
School 
Amethi 90 89 NA NA 80 80 10 10 80 80 10 10 80 80 10 10 70 65 10 10 

4 

Sainik 
School 
Bhubanes
war 104 104 NA NA 55 55 10 10 97 96 11 11 108 108 12 12 96 96 10 10 

5 
Sainik 
School 
Bijapur 85 80 10 8 88 87 11 10 92 89 10 8 103 100 12 12 131 125 15 13 
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6 
Sainik 
School 
Balachadi 107 103 NA NA 65 65 10 10 130 130 11 11 125 116 10 10 141 133 15 13 

 

7 
Sainik 
School 
Chandrapur 80 78 9 7 80 80 10 10 80 80 10 10 95 95 10 10 95 95 10 9 

8 
Sainik 
School 
Chhingchhip 72 72 6 6 82 75 10 10 60 56 10 10 72 63 12 11 72 58 10 9 

9 
Sainik 
School 
Chittorgarh 130 127 NA NA 102 102 10 10 90 89 10 10 128 110 10 9 125 125 10 10 

10 
Sainik 
School East 
Siang 60 56 NA NA 50 58 10 8 50 50 10 7 60 43 10 7 50 50 10 10 

11 
Sainik 
School 
Ghorakhal 94 93 10 7 77 69 10 9 72 70 10 9 105 101 10 10 85 83 10 10 

12 
Sainik 
School 
Goalpara 130 130 NA NA 72 72 10 10 103 103 10 10 175 164 10 10 108 105 14 12 

13 
Sainik 
School 
Gopalganj 60 52 NA NA 70 70 10 10 70 70 10 10 70 70 10 10 70 66 10 9 

14 
Sainik 
School 
Imphal 66 66 NA NA 65 65 10 10 60 60 10 10 45 45 10 10 162 162 14 14 
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15 
Sainik 
School 
Jhansi 90 80 NA NA 80 78 10 10 80 77 10 9 80 80 10 10 70 60 10 10 

… 

16 
Sainik School 
Jhunjhunu 100 99 NA NA 90 88 10 9 90 86 10 10 90 87 10 9 90 85 10 9 

17 
Sainik School 
Kalikiri 63 63 7 7 107 107 7 7 103 103 10 10 90 90 7 7 110 108 10 10 

18 
Sainik School 
Kapurthala 150 150 NA NA 62 62 10 10 75 75 10 10 110 110 10 10 168 158 12 12 

19 
Sainik School 
Kazhakootam 101 92 NA NA 90 88 Nil Nil 85 79 10 0 129 117 12 11 117 110 10 9 

20 
Sainik School 
Kodagu 80 78 8 8 88 88 10 10 70 70 10 10 150 145 10 10 135 120 11 9 

21 
Sainik School 
Korukonda 94 94 NA NA 95 95 10 10 115 115 10 10 102 102 10 10 86 86 14 14 

22 
Sainik School 
Kunjpura 110 110 NA NA 105 105 10 10 73 73 10 10 131 130 12 12 110 106 10 9 

23 
Sainik School 
Mainpuri 90 90 NA NA 80 80 10 5 92 92 15 13 92 92 10 9 92 80 15 11 

24 
Sainik School 
Nagrota 70 70 NA NA 70 70 10 10 88 88 10 10 70 70 10 10 70 70 10 10 

 

25 
Sainik 
School 
Nalanda 101 101 NA NA 70 70 10 10 91 91 10 10 74 73 10 10 62 55 10 10 
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26 
Sainik 
School 
Punglwa 110 110 NA NA 99 94 11 10 60 60 10 10 94 83 11 10 108 71 12 11 

27 
Sainik 
School 
Purulia 

66 66 NA NA 72 72 10 10 118 118 10 8 126 121 12 12 105 100 10 10 

28 
Sainik 
School 
Rewa 75 74 NA NA 54 54 10 10 94 93 11 11 69 62 10 9 86 80 10 9 

29 
Sainik 
School 
Rewari 97 94 NA NA 90 90 10 7 80 66 10 8 165 164 10 9 131 120 14 12 

30 
Sainik 
School 
Sambalpur 100 100 NA NA 90 90 10 10 90 90 10 10 50 50 10 10 75 71 11 9 

31 
Sainik 
School 
Satara 100 97 NA NA 105 103 10 10 127 127 13 13 105 105 10 10 103 99 11 11 

32 
Sainik 
School 
SujanpurTira 76 76 NA NA 64 64 10 10 67 67 10 10 120 120 12 12 79 75 10 10 

33 
Sainik 
School 
Tilaiya 82 82 NA NA 115 115 11 11 151 151 14 14 172 172 16 16 140 131 16 16 



 
13.12.2024  954 

 
 

 

NATIONAL MENTAL HEALTH POLICY 

3207. SUSHRI SAYANI GHOSH: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) the total number of elderly persons suffering from mental illness across the 

country; 

(b) the total number of such elderly persons who have been benefitted from 

National Mental Health Policy till date; 

(c) the total number of public psychiatric beds across the country, State-wise; 

(d) the number of psychiatrists per lakh people in the country; and 

(e) whether the Government has conducted any social audit of National Mental 

Health Policy launched in 2014 to assess its impact and efficiency, if so, the 

details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (e) As per National Mental Health Survey (NMHS) conducted in 2016, the 

prevalence of mental disorders in elderly over the age of 60 years is about 

15.1%.  

  The Government of India is implementing the National Mental Health 

Programme (NMHP) in the country. The District Mental Health Programme 

(DMHP) component of the NMHP has been sanctioned for implementation in 

767 districts for which support is provided to States/UTs through the National 
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Health Mission.  Facilities made available under DMHP at the Community Health 

Centre(CHC) and Primary Health Centre(PHC) levels for all including elderly, 

inter- alia, include outpatient services, assessment, counselling/ psycho-social 

interventions, continuing care and support to persons with severe mental 

disorders, drugs, outreach services, ambulance services etc. In addition to 

above services there is a provision of 10 bedded in-patient facility at the District 

level. 

  Government is also implementing the National Programme for Health 

Care of the Elderly (NPHCE). The major activities of NPHCE include setting up 

of Geriatric Department in regional Geriatric Centres (RGC) with OPD care 

services and 30 bedded Geriatric Ward, setting up of Geriatric units at District 

Hospitals to provide specialized Geriatric Services including a 10 bedded 

Geriatric Ward, establishment of a rehabilitation unit at all Community Health 

Centres and Geriatric Clinics twice a week, setting up of weekly Geriatric Clinic 

by trained Medical Officers at Primary Health Centres and information, education 

and communication activities on healthy lifestyle, home care to the bed ridden 

and supporting devices for the needy elderly persons at sub-centre level. 

  The Government is also taking steps to strengthen mental healthcare 

services at primary healthcare level. The Government has upgraded more than 

1.73 lakh Sub Health Centres (SHCs) and Primary Health Centres (PHCs) to 

Ayushman Arogya Mandirs. Mental health services and services for the elderly 

have been added in the packages of services under Comprehensive Primary 

Health Care provided at these Ayushman Arogya Mandirs. Operational 



 
13.12.2024  956 

 
 

guidelines on Mental, Neurological, and Substance Use Disorders (MNS) at 

Ayushman Arogya Mandirs have been released under the ambit of Ayushman 

Bharat. 

  The data regarding number of public psychiatric beds across the country, 

State/UT-wise, is not maintained centrally. There are 47 Government run mental 

hospitals in the country, including 3 Central Mental Health Institutions. The 

number of psychiatric beds available in three Central Mental Health Institutions, 

viz. National Institute of Mental Health and Neuro Sciences (NIMHANS), 

Bengaluru, Central Institute of Psychiatry (CIP), Ranchi and Lokopriya Gopinath 

Bordoloi Regional Institute of Mental Health (LGBRIMH), Tezpur is 1096, 643 

and 336 beds respectively. Mental Health Services are also provisioned in all 

AIIMS. These services are also available under PMJAY. 

  Under the tertiary care component of NMHP, 25 Centres of Excellence 

have been sanctioned to increase the intake of students in PG departments in 

mental health specialities as well as to provide tertiary level treatment facilities.  

Further, the Government has also supported 19 Government medical 

colleges/institutions to strengthen 47 PG Departments in mental health 

specialties. 

  As per the National Mental Health Survey (NMHS) 2016, conducted by 

the NIMHANS, Bengaluru in 12 States of the country, the availability of 

Psychiatrists in the NMHS states varied from 0.05 per lakh population in Madhya 

Pradesh to 1.2 per lakh population in Kerala. 
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  Besides the above, the Government has launched a “National Tele Mental 

Health Programme” on 10th October, 2022, to further improve access to quality 

mental health counselling and care services in the country. As on 22.11.2024, 

36 States/ UTs have set up 53 Tele MANAS Cells and have started tele mental 

health services.  More than 15,95,000 calls have been handled on the helpline 

number.  

  The Government has also launched Tele MANAS Mobile Application on 

the occasion of World Mental Health Day - October 10, 2024. Tele-MANAS 

Mobile Application is a comprehensive mobile platform that has been developed 

to provide support for mental health issues ranging from well being to mental 

disorders. 

 
RISE IN NON-COMMUNICABLE DISEASES IN PUNJAB 

3208. SHRI CHARANJIT SINGH CHANNI: 

 Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) whether the Government is aware of the alarming rise in non-communicable 

diseases (NCDs) such as diabetes, hypertension and cancer in Punjab, as 

highlighted by recent reports and if so, the details thereof; 

(b) the measures taken/proposed to be taken by the Government to address the 

underlying causes, including sedentary lifestyles, unhealthy diets and 

environmental factors contributing to these diseases; and 
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(c) whether there is any plan to launch a targeted programme in Punjab under 

the Ayushman Bharat scheme to combat the growing prevalence of NCDs in the 

country and if so, the details thereof, State/UT-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 

OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 
 

(a): As per the “India State-Level Disease Burden Initiative” study report and 

disease specific publications, the contribution of all non-communicable diseases 

(NCDs) and major NCDs like diabetes, hypertension and cancer to total 

Disability Adjusted Life Years (DALYs) is given in the table below:  

Name of the 
disease 
group 

Contribution to total DALYs 
India Punjab 

1990 2016 1990 2016 
All NCDs 30.5% 55.4% NA 66% 
Diabetes 0.7% 2.2% 1.3% 3.9% 
Hypertension 3.9% 8.5% 7.3% 15.3% 
Cancer 2.5% 5.0% 58.0* 85.5* 

*Incidence rate per one lakh population 
Full report is available at : 
https://phfi.org/downloads/171110_India_Health_of_Nation_states_Report_20
17.pdf 
 
(b) and (c): The Department of Health and Family Welfare, Government of India 

provides technical and financial support to the States/UTs under the National 

Programme for Prevention and Control of Non-Communicable Diseases (NP-

NCD) as part of National Health Mission (NHM). The programme focusses on 

strengthening infrastructure, human resource development, early diagnosis, 
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referral to an appropriate level of healthcare facility for treatment and 

management and health promotion and awareness generation for prevention of 

Non Communicable Diseases (NCDs).Under NP-NCD, 770 District NCD 

Clinicsand 6410 Community Health Centre NCD Clinics has been set up. 

A population-based initiative for screening, management and prevention 

of common NCDs have been rolled out as a part of comprehensive Primary 

Health Care in the country under National Health Mission (NHM). Screening of  

diabetes, hypertension, oral, cervical and breast cancer is an integral part of 

service delivery.  

Further, initiatives for increasing public awareness for promotion of 

healthy lifestyle include observance of National Health Days, use of print, 

electronic and social media. NP-NCD gives financial support of ₹3 -5 lakhs at 

District level and ₹50-70 lakhs at State level under NHM for awareness 

generation activities for NCDs to be undertaken by the States and Union 

Territories as per their Programme Implementation Plans (PIPs). 

Fit India movement is implemented by Ministry of Youth Affairs and 

Sports. Various Yoga related activities are carried out by Ministry of AYUSH. 

Healthy Eating is promoted through Eat Right India movement of Food 

Safety and Standards Authority of India (FSSAI). ICMR- NIN (National Institute 

of Nutrition) along with Food Safety and Standards Authority of India (FSSAI) 

has recommended guidelines for High Fat High Salt, Sugars (HFSS) Food 

Labels on all Ready to eat foods so that consumption of these foods will be 

moderated. ICMR-NIN has recommended a new syllabus in Text books of 
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School children in NCERT Board on Healthy Food habits and Nutrition as a Part 

of Nutrition Education and Communication Strategy for Healthy foods 

 
SAGARMALA PROJECT IN WEST BENGAL 

3209. SHRI RAJU BISTA: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased 

to state: 

(a) the details of projects sanctioned under Sagarmala project to connect West 

Bengal with several ports of the country;  

(b) the amount of fund(s) allocated and released to these projects during the last 

five years along with the status of the completion of such projects;  

(c) whether the Government proposes more projects under the Sagarmala 

scheme for port connectivity of the State of West Bengal; and  

(d) if so, the details thereof and if not, the reasons therefor? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS 

(SHRI SARBANANDA SONOWAL): 

(a) and (b)  The Sagarmala Programme is a flagship initiative of Government of 

India to promote port-led development, improve connectivity between ports, and 

enhance industrial growth through efficient logistics. Under the Programme, 

several infrastructure projects are being developed across the country, including 

West Bengal, to improve connectivity between the ports in India. 

 There are 17Projects worth more than Rs.9487 Cr. identified under 

Sagarmala Programme in the state of West Bengal for Port Connectivity 
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enhancement.  These projects are implemented by Central Ministries, lWAl, 

Indian Railways, State Government and Major Ports etc. The detailed status of 

projects is  given in the enclosed Statement-I. 

Under Sagarmala Scheme, Ministry of Ports, Shipping and Waterways is 

partially funding 6 projects worth Rs. 404 Cr under Connectivity Pillar. All the 6 

projects have been completed. The details of projects along with funds 

sanctioned and released under the project is given in the enclosed 

 Statement-II 

(c) and(d) The expansion of port facilities and the improvement of road and 

rail networks under the Sagarmala Programme is indeed an ongoing and 

dynamic process. The projects and investments are primarily driven by the 

requirements and demands of the State Government, Major Ports, and industry 

growth, and are continuously updated to align with increased trade, regional 

development needs, and economic goals. 

STATEMENT-I 
Details of the projects sanctioned under Sagarmala project. 

 
S.No 

Project name 
Project Cost 

(Rs. Cr.) 
Status 

1.  
RoB cum Flyover at Ranichak level 
crossing at KoPT 

127.80 Completed 

2.  
Improvement of road connectivity to 
facilitate trade and port users at KoPT 

15.00 Completed 

3.  
Upgradation of the track 10-12-14-16-
18-19-20-21- 22 and 23 at EJC yard of 
KoPT 

47.00 Completed 
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S.No 

Project name 
Project Cost 

(Rs. Cr.) 
Status 

4.  
Upgrade of existing rail network at 
Kolkata Dock System 

9.00 Completed 

5.  
2nd Railway Line from Durgachak take 
off point to ‘A’ cabin at Durgachak at 
HDC 

117.00 Completed 

6.  
Upgrading to accommodate full rake 
length at 7 Netaji Subash Dock and its 
yard under KDS- KoPT 

16.50 Completed 

7.  
Improvement of road connectivity to 
facilitate trade and port users at KoPT, 
Phase-2 

88.00 Completed 

8.  Kharagpur - Narayangarh 3rd line 270.00 Completed 

9.  
Renovation of Bascule Bridge at 
Kolkata Dock System of Syama Prasad 
Mookerjee Port, Kolkata 

40.32 
Under 

Development 

10.  
Double Lane to 4 Lane road connecting 
Haldia Multi Modal Terminal and  NH-
116 (National Waterway-1) 

924.00 
Under 

Development 

11.  
Two Lane to Four Lane road connecting 
Kolaghat to NH-41 (National Waterway-
86) 

110.00 
Under 

Development 

12.  Panskura-Kharagpur 3rd line -44.7 km 3,075.00 Completed 

13.  
Inspection, Measurement, correcting 
parameters and recouping deficient 
components of rail tracks at KDS 

14.04 
Under 

Implementation 

14.  
Construction and upgradation of level 
crossing at different areas of KDS 

4.47 Completed 

15.  
New allignment from SH. From 
Balagarh to Balagarh Island 

743 
Under 

Development 
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S.No 

Project name 
Project Cost 

(Rs. Cr.) 
Status 

16.  

New alignment proposed for improving 
connectivity of Port to NH-06. 
Underground Tunnel / RoB from NS 
Dock Area of Kolkata Dock System to 
Salap, Howrah connectivity to NH-06 

1,040 
Under 

Development 

17.  
"From Kolkata Dock System to 
Diamond Harbour (2 lane to 4 lane) 

2,846 
Under 

Development 
 

 
STATEMENT-II 

The details of projects along with funds sanctioned and released under 
the Sagarmala project. 

 

Sr 
No 

Name of 
Project 

Project 
Pillar 

Impleme
nting 

Agency 

Proje
ct 

Statu
s 

Project 
Cost 
(Rs. 
Cr) 

Funds 
Sancti
oned 
(Rs. 
Cr) 

Fund 
Releas
ed till 
date 

(Rs. Cr) 

1 

2nd Railway Line 
from Durgachak 
take off point to 

‘A’ cabin at 
Durgachak at 

HDC 

Port 
Connectiv

ity 

Haldia 
Dock 

Complex 

Compl
eted 

117.00 20.00 20.00 

2 

Improvement of 
road 

connectivity to 
facilitate trade 
and port users 

Port 
Connectiv

ity 

Kolkata 
Port 
Trust 

Compl
eted 

88.00 20.00 18.00 
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at KoPT, Phase-
2 

3 

Upgrade of 
existing rail 
network at 

Kolkata Dock 
System 

Port 
Connectiv

ity 

Kolkata 
Port 
Trust 

Compl
eted 

9.00 4.00 4.00 

4 

Upgradation of 
the track 10-12-
14-16-18-19-20-
21- 22 and 23 at 

EJC yard of 
KoPT 

Port 
Connectiv

ity 

Kolkata 
Port 
Trust 

Compl
eted 

47.00 14.00 14.00 

5 

Improvement of 
road 

connectivity to 
facilitate trade 
and port users 

at KoPT 

Port 
Connectiv

ity 

Kolkata 
Port 
Trust 

Compl
eted 

15.00 7.50 6.76 

6 

RoB cum 
Flyover at 

Ranichak level 
crossing at 

KoPT 

Port 
Connectiv

ity 

Haldia 
Dock 

Complex 

Compl
eted 

127.80 50.00 50.00 

 
 

DIGITISATION OF PORT OPERATIONS 

3210. SHRI TEJASVI SURYA: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased 

to state: 

(a) whether any efforts are being made by the Government to digitize port 

operations under the Sagarmala Scheme;  
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(b) if so, the details thereof; and  

(c) the estimated impact that digitization of port operations is likely to have on 

port efficiency in the country? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS  
(SHRI SARBANANDA SONOWAL): 

(a) and (b) Government of India has been actively working on digitizing port 

operations to enhance efficiency, transparency, and ease of doing business in 

the maritime sector. The push for digitization in port operations is a part of the 

broader "Port Modernisation” pillar under Sagarmala Programme. 

To improve efficiency and transparency, Government has inaugurated 

NLP Marine with a vision to provide one stop platform aimed at connecting all 

the stakeholders of the logistics community using IT. Maritime single 

window(MSW) and Mercantile Marine Department(MMD) Modules in SagarSetu 

(NLP-Marine) have been launched. The MSW module is a cutting edge digital 

platform designed to revolutionize the exchange of maritime related information 

and documents, emphasizing harmonization and standardization for efficient 

data submission.  

In 20th MSDC meeting held in Goa in the month of September, 2024 , 

Ministry launched the National Safety in Ports Committee (NSPC) application on 

the National Single Window System platform. This application is developed to 

streamline regulatory processes, improving efficiency and reducing costs for 

stakeholders.  
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(c) The digitization of port operations is expected to bring significant 

improvements in port efficiency, translating into higher productivity, cost savings, 

reduced turnaround times, and improved supply chain management. Digital 

technologies will not only improve their operational efficiency but also enhance 

their competitiveness on the global stage, facilitating smoother international 

trade and boosting the national economy. 

 

आंगनवाड़ी मŐ िशशुगृह 

3211. ®ी दशªन िसहं चौधरीः 

³या मिहला और बाल िवकास मंũी यह बताने की कृपा करŐ गे िकः  

(क) ³या सरकार का देशभर के आंगनवाड़ी क¤ þŌ म¤ िशशुगहृ (øैश) Öथािपत करन ेका िवचार है; 

(ख) यिद हां, तो सरकार Ĭारा उĉ उĥेÔय को ÿाĮ करने के िलए ³या कदम उठाए गए ह§; और 

(ग) सरकार Ĭारा Öवीकृत िशशगुृहŌ कì सं́ या िकतनी है तथा शेष िशशुगहृŌ को कब तक Öवीकृत 

िकए जाने कì संभावना है? 

मिहला और बाल िवकास मंũालय मŐ राǛ मंũी (ŵीमती सािवũी ठाकुर): 

(क) से (ग): आंगनवाड़ी क¤ þ दुिनया के सबसे बड़े बाल दखेभाल सÖंथान ह§ जो अंितम मील तक 

दखेभाल सिुवधाओ ंका िवतरण सिुनिĲत करते हòए ब¸चŌ को आवÔयक दखेभाल और सहायता 

ÿदान करने के िलए समिपªत ह§। अपनी तरह के पहले ŀिĶकोण म¤, मंýालय न ेपालना योजना के 

माÅयम स ेआंगनवाड़ी सह िशशगुृह (एडÊÐयूसीसी) के माÅयम स ेबाल दखेभाल कì सेवाओ ंका 

िवÖतार िकया है। इसस ेसुरि±त वातावरण म¤ उनके िहतŌ का Åयान रखते हòए पूर ेिदन बाल देखभाल 

सहायता कì सुिवधा िमलेगी। पालना का उĥेÔय ब¸चŌ (6 महीन ेस े6 वषª कì आय ुतक) के िलए 

सरुि±त वातावरण म¤ गणुव°ापूणª िशशगुृह सिुवधा, पोषण संबंधी सहायता, ब¸चŌ के ÖवाÖÃय और 

स²ंानाÂमक िवकास, िवकास िनगरानी और टीकाकरण कì सिुवधा ÿदान करना है। पालना के तहत 

सभी माताओ ंको िशशु गृह सिुवधाए ंÿदान कì जाती ह§, चाहे उनकì रोजगार कì िÖथित कुछ भी हो। 
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Óयापक 'िमशन शिĉ' के िहÖस ेके łप म¤, 15व¤ िव° आयोग कì अविध (यानी िव° वषª 

2025-26 तक) के दौरान पालना योजना के तहत कुल 17,000 आंगनवाड़ी-सह-िशशुगृह 

(एडÊÐयूसीसी) कì Öथापना को मंजूरी दी गई है। आंगनवाड़ी केÆþŌ कì Öथापना एवं ÿचालन हेत ु

ÿÖताव संबंिधत राºय सरकारŌ/संघ राºय ±ेý ÿशासनŌ स े ÿाĮ होते ह§, जो इस योजना के 

कायाªÆवयन म¤ अपना समानपुाती अंशदान के िलए भी उ°रदायी होते ह§। िविभÆन राºयŌ/संघ राºय 

स ेÿाĮ ÿÖतावŌ के अनसुार 31.10.2024 तक मंýालय Ĭारा कुल 10,609 आंगनवाड़ी क¤ þŌ को 

मंजूरी दी गई है, िजनम¤ स ेसंबंिधत राºयŌ/ संघ राºय ±ेýŌ Ĭारा 1,241 आंगनवाड़ी क¤ þŌ का संचालन 

शुł कर िदया गया है। 

  

GLOBAL GENDER GAP INDEX 

 3212. SHRI GAURAV GOGOI: 

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to 

state: 

(a) whether the government is aware that India's global ranking on gender 

inequality has been falling in recent years indicating a decline in women's 

political, economic and educational empowerment; 

(b) if so, the details of measures taken by the Government to address the 

widening gender gap in the country; 

(c) whether the Government has identified any specific factors behind the 

falling rank in the Global Gender Gap Index, if so, the details of the areas 

identified which require immediate attention and intervention; 
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(d) whether the Government has any measures to collect and analyze 

gender-disaggregated data to monitor progress and identify areas of concern, if 

so, the details thereof; 

(e) the manner in which the Government is evaluating the effect of gender 

equality initiatives; and 

(f) if so, the details of the mechanisms put in place to hold officials 

accountable for progress? 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD  
DEVELOPMENT (SHRIMATI SAVITRI THAKUR): 

 (a) to (f):   The Global Gender Gap Report 2024 is released by the World 

Economic Forum, a non-government organization. It ranked India at 129 out of 

146 countries on its Global Gender Gap Index (GGGI). The Global Gender Gap 

Report 2023 had ranked India at 127 out of 146 countries and 135 out of 146 

countries in 2022.  

Government of India has given utmost priority to bridge the gender gap in 

India, by reducing disparity between men and women and by increasing socio-

economic status of women and their participation in various fields. Some major 

initiatives taken by the Government of India for bridging the gender gap in 

economic and political life and education are as follows: 

Economic Empowerment 

Government has taken several initiatives to enhance women’s participation 

in labour force. The labour laws have specific provisions relating to women 

workers besides all other rights under labour laws which, inter alia, include: 
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 The Maternity Benefit Act, as amended in 2017, has enhanced paid 

maternity leave from 12 weeks to 26 weeks for two surviving children. It 

also has enabled provision of “Work from Home”, after availing of the 

maternity benefit by the woman, where the nature of work being assigned 

of such nature, for such period and on such conditions mutually agreed 

upon by the employer and the woman employee.  

 The Government has also enacted the four Labour Codes, namely the 

Code on Wages 2019; the Industrial Relations Code 2020; the Code 

on Social Security 2020, and the Occupational Safety, Health and 

Working Conditions Code 2020, which inter alia, promote participation 

of women in workforce in a dignified manner through a number of 

provisions; such as no discrimination on the ground of gender in matters 

relating to wages, recruitment and in the conditions of employment; 

Women are entitled to be employed in all establishments for all types of 

work even before 6 AM and beyond 7 PM subject to their consent and 

other adequate safety measures. 

Some major initiatives taken by the Government for improving economic 

empowerment of women are as follows:  

 Sakhi Niwas (Working Women’s Hostel) scheme provides safe and 

affordable housing for working women and thereby encourages more 

women to seek employment.  
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 Palna, the National Crèche Scheme, ensures that women take up gainful 

employment through providing a safe, secure and stimulating 

environment to the children.  

 Hubs for Empowerment of Women (HEW) at National, State and District 

level have been approved under Mission Shakti. The support under HEW 

is available for guiding, linking and hand holding women to various 

institutional and schematic set-up for their empowerment and 

development including equal access to healthcare, quality education, 

career and vocational counselling/training, financial inclusion, 

entrepreneurship, backward and forward linkages, health and safety for 

workers, social security and digital literacy at various levels across the 

country.  

 Pradhan Mantri Mudra Yojana (PMMY) has been initiated by 

Government, inter alia, for facilitation of self-employment. Under PMMY, 

collateral free loans upto Rs. 20 lakh are extended to micro/small business 

enterprises and to individuals to enable them to setup or expand their 

business activities. Majority of the beneficiaries under this yojana are 

women. 

 Stand Up India scheme promotes entrepreneurship amongst women, SC 

and ST categories, i.e., those sections of the population understood to be 

facing significant hurdles due to lack of advice/ mentorship as well as 

inadequate and delayed credit. 84% of the loans sized Rs 10 lakh to Rs. 

1 crore were made available to women. 
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 Pradhan Mantri Kaushal Vikas Yojana aims to enable a large number 

of Indian youths including women to take up industry-relevant skill training 

in securing a better livelihood.  

 Deen Dayal Antyodaya National Urban Livelihoods Mission focuses 

on creating opportunities for women in skill development, leading to 

market-based employment.  

 Pradhan Mantri Awaas Yojana aims to provide housing for all, 

incentivisng women’s property ownership through encouraging sole and 

joint ownership of property registered under the name of woman.  

 Sukanya Samriddhi Yojna – Families are incentivised economically to 

financially invest in the future of girls by opening their bank accounts under 

this scheme.  

 Skill Upgradation and Mahila Coir Yojna is an exclusive training 

programme of MSME aimed at skill development of women artisans 

engaged in coir Industry.  

 Prime Minister’s Employment Generation Programme is a major 

credit-linked subsidy programme aimed at generating self-employment 

opportunities through establishment of micro-enterprises in the non-farm 

sector.  

 TheMahatma Gandhi National Rural Employment Guarantee Act, 

2005 (MGNREGA) mandates that at least one third of the jobs generated 

under the scheme (MGNREGS) should be given to women.  

 



 
13.12.2024  972 

 
 

 Political Empowerment  

 The country currently has a woman as the Head of the State.  

 In order to bring women in the mainstream of political leadership at the 

grassroot level, Government has reserved 33% of the seats in Panchayati 

Raj Institutions for women. Capacity Building of Panchayat Stakeholders 

including Elected Women Representatives (EWRs) of Ministry of 

Panchayati Raj is conducted with a view to empowering women to 

participate effectively in the governance processes. Today, out of the 31 

lakh elected representatives in PRIs, 14 lakhs, or 46% are women, much 

higher than the constitutional mandate, and the highest absolute number 

of women in local governments globally.  

 In 2023, Parliament of India passed the Constitution (One Hundred and 

Sixth Amendment) Act, 2023, “Nari Shakti Vandan Adhiniyam”, marking 

a historic milestone in its national journey to foster equitable women’s 

representation in public life at all levels of the federal structure. This 

landmark legislation rotationally reserves one-third of all seats for women 

in the Lower House of Parliament, Lok Sabha, and in all federal State 

Legislative Assemblies, including Legislative Assembly of National Capital 

Territory of Delhi, thus institutionalizing representation of women in 

politics at the highest levels of public decision-making. 

 
Education 

 Samagra Shiksha: The Department of School Education and Literacy, 

M/o Education launched an integrated Centrally Sponsored Scheme for 
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school education, i.e., “Samagra Shiksha” with effect from the FY 2018-

19. The scheme subsumes the three erstwhile Centrally Sponsored 

Schemes viz. “Sarva Shiksha Abhiyan” (SSA), “Rashtriya Madhyamik 

Shiksha Abhiyan” (RMSA) and “Teacher Education”.  

 To ensure greater participation of girls in schools and to reduce drop-out 

rate of girls, various interventions have been targeted under Samagra 

Shiksha which include opening of schools in the neighbourhood as 

defined by the State, provision of free text-books and uniforms to girls up 

to Class VIII, provision of gender segregated toilets in all schools, 

teachers’ sensitization programmes to promote girls’ participation, 

provision for self-defence training for the girls from classes VI to XII, 

stipend to CwSN (Children with Special Needs) girls from class I to Class 

XII, construction of residential quarters for teachers in remote/hilly 

areas/in areas with difficult terrain, vocationalization of secondary 

education, special projects for equity such as life skills, awareness 

programmes, incinerators, sanitary pad vending machines.  

 Nav Bharat SakshartaKaryakram (New India Literacy Programme - NILP): 

The Union of India has approved a new Centrally Sponsored Scheme, 

namely - Nav Bharat SakshartaKaryakram (New India Literacy 

Programme - NILP) to align with the National Education Policy 2020 and 

to support all the States and Union Territories in promoting literacy among 

non-literates across the country covering 5.00 crore non-literates under 

Foundational Literacy and Numeracy of the scheme with a financial outlay 
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of Rs.1037.90 crore during the implementation period from 2022-23 to 

2026-27.  

 Under the Swacch Vidyalaya Mission, it was ensured that all schools 

have at least one functional toilet for girls by August, 2015. As per 

UDISE+2021-22, 97.48% Government Schools have the facilities of 

separate Girls’ toilets and 98.2% Government Schools have the facilities 

of drinking water. 

 Vigyan Jyoti was launched in 2020 to balance low representation of girls 

in different streams of Science and Technology from 9th to 12th standards 

benefiting over 80,000 girl students. 

 Gender Advancement for Transforming Institutions (GATI) (2020) 

initiative encourages transformational changes at institutional level 

towards achieving Gender Equality in the STEM area. In its pilot phase, 

30 scientific institutions are working under GATI pilot towards achieving 

Gender Equality in STEM. 

 Women Technology Parks (2017-18) have been established as 

resource centers where all necessary support is made available to women 

on Science and Technology based training, capacity building in various 

technologies. 

Ministries/departments under Government of India collect data, including 

gender disaggregated data, for monitoring the performance and implementation 

of their respective schemes and programmes. Gender disaggregated data is 

also collected by undertaking surveys and censuses by various agencies.  



 
13.12.2024  975 

 
 

Under the Global Indices for Reforms and Growth (GIRG), it has been 

decided to leverage the monitoring of select Global Indices to drive reforms and 

growth in the country and improve service delivery.  

 
DEMAND AND PRODUCTION OF UREA 

3213. SHRI DHAIRYASHEEL RAJSINH MOHITE- PATIL: 
SHRI SANJAY DINA PATIL: 
SHRIMATI SUPRIYA SULE: 
PROF. VARSHA EKNATH GAIKWAD: 
SHRI BAJRANG MANOHAR SONWANE: 
SHRI AMAR SHARADRAO KALE: 
DR. AMOL RAMSING KOLHE: 
SHRI NILESH DNYANDEV LANKE: 
DR. SANJAY JAISWAL: 
SHRI BHASKAR MURLIDHAR BHAGARE: 
    

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a)  the demand and production for urea in the country indicating the policies 

formulated to encourage its production and the role of private sector participation 

envisaged in these policies;  

(b) whether the Government is incentivizing the establishment of new urea 

manufacturing plants, if so, the details thereof and the expected outcomes in 

terms of expansion of its domestic production capacity;  

(c) whether the Government has revived or plans to revive closed urea 

manufacturing plants;  

(d)  if so, the details, including their locations and current status thereof;  
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(e)  whether the Government plans to adopt green hydrogen or other 

sustainable technologies in urea production and if so, the details thereof; and  

(f)  the steps taken by the Government to ensure equitable supply of these 
across States? 

 
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): 

(a) and (b):  During 2023-24 the demand for Urea stood at 356.08 LMT and 

production of Urea stood at 314.09 LMT.  With regard to Urea, the Government 

had announced New Investment Policy (NIP) – 2012 on 2nd January, 2013 and 

its amendment on 7th October, 2014 to facilitate fresh investment in the urea 

sector and to make India self-sufficient in the urea sector. Total 6 new urea 

units have been set up under NIP-2012 which includes 4 urea units set up 

through Joint Venture Companies (JVC) of nominated PSUs and 2 urea units 

set up by the private companies. The units set up through JVC are 

Ramagundam urea unit of Ramagundam Fertilizers and Chemicals Ltd (RFCL) 

in Telangana and 3 urea units namely Gorakhpur, Sindriand Barauni of 

Hindustan Urvarak and Rasayan Limited (HURL) in Uttar Pradesh, Jharkhand 

and Bihar, respectively.  The units set up by private companies are Panagarh 

urea unit of Matix Fertilizers and Chemicals Ltd. (Matix) in West Bengal; and 

Gadepan-III urea unit of Chambal Fertilizers and Chemicals Ltd. (CFCL) in 

Rajasthan. Each of these units has installed capacity of 12.7 Lakh Metric Tonne 

per annum (LMTPA). These units are highly energy efficient as they are based 
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on latest technology. Therefore, these units have together added urea 

production capacity of 76.2 LMTPA, thereby total indigenous urea production 

capacity (Reassessed Capacity), RAC has increased from 207.54 LMTPA 

during 2014-15 to 283.74 LMTPA at present.  

In addition, the Government also notified the New Urea Policy (NUP) – 

2015 on 25th May, 2015 for the existing 25 gas-based urea units with one of 

the objectives of maximizing indigenous urea production beyond RAC.The 

NUP-2015 has led to additional production of urea by 20-25 LMT as compared 

to the production during 2014-15 annually.These steps together have 

facilitated increase of Urea production from level of 225 LMT per annum 

during 2014-15 to a record Urea Production at 314.09 LMT during 2023-24. 

(c) and (d) : Government mandated the  revival of Ramagundam (Telangana), 

Gorakhpur (Uttar Pradesh), Sindri (Jharkhand) and Talcher (Odisha) units of 

Fertilizer Corporation of India (FCIL) and Barauni (Bihar) unit of Hindustan 

Fertilizer Corporation Ltd. (HFCL) through Joint Venture Company (JVC) of 

nominated PSUs for setting up new ammonia-urea plants of 12.7 LMT per 

annum capacity each. Ramagundam, Gorakhpur, Barauni and Sindri units 

have started urea production on 22.03.2021, 07.12.2021, 18.10.2022 and 

05.11.2022 respectively. 

  (e):      As per the National Green Hydrogen Mission (NGHM), there is no such 

proposal. 

(f):     The following steps are taken by the Government every season for 

ensuring timely and adequate supply of fertilizers in the country: 
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i.     Before the commencement of each cropping season, Department of 

Agriculture and Farmers Welfare (DA&FW), in consultation with all the State 

Governments, assesses the state-wiseand month-wise requirement of 

fertilizers. 

ii.       On the basis of requirement projected, Department of Fertilizers allocates 

sufficient/ adequate quantities of fertilizers to States by issuing monthly supply 

plan and continuously monitors the availability. 

iii.       The movement of all major subsidized fertilizers is monitored throughout 

the country by an on-line web based monitoring system called Integrated 

Fertilizer Monitoring System (IFMS); 

iv.    Regular Weekly Video Conference is conducted jointly by DAandFW and 

Department of Fertilizers with State Agriculture Officials and corrective actions 

are taken to dispatch fertilizers as indicated by the State Governments. 

v.      The gap between demand (requirement) and production of fertilizers is 

met through imports. The import for the season is also finalized well in advance 

to ensure timely availability. 

     
 

CONTRACT WORKERS IN RML HOSPITAL 

 3214. SHRI RAJA RAM SINGH : 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 
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(a) whether the Government is aware of the fact that services of contract workers 

engaged directly by Dr. Ram Manohar Lohia Hospital, New Delhi including 16 LDCs 

since 2010-2011 have been terminated despite having served for 12-15 years 

(including during COVID pandemic) and during pendency of industrial dispute;  

(b) if so, the steps taken/proposed to be taken by the Government to give relief to 

these employees by means of reinstatement/regularization of services;  

(c) whether the Government is aware of the fact that services of contractual nurses 

employed by Dr. RML Hospital, New Delhi, working since 2010-2011 have been 

terminated despite having served for 12-15 years (including during COVID 

pandemic); and  

(d) if so, whether the Government is inclined to reinstate/regularize the services of 

these contractual nurses in Dr. RML Hospital/any other Central Government health 

institution in Delhi? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER OF 

STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  

(SHRI PRATAPRAO GANPATRAO JADHAV): 

(a) to (d): 16 Lower Division Clerks (LDCs) were engaged by Dr. Ram Manohar 

Lohia Hospital (Dr RMLH) on contract basis as a stop-gap arrangement purely on 

temporary basis in the year 2010 and 2011 and their engagement was extended 

from time to time against sanctioned and vacant posts ofLDCs. Their services were 

terminated in the year 2022 on filling up of the posts on regular appointment basis. 

Similarly, services of some contractual Nursing Officers were terminated in the year 

2022 on filling up of posts on regular appointment basis. There is no proposal under 
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consideration of this Ministry for re-engagement/regularization of such contractual 

employees. 

 
SPREAD OF MONKEYPOX 

3215. SHRI BAIJAYANT PANDA: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 

state:- 

(a) the number of active Monkeypox cases reported across the country as 

per latest data; 

(b) the specific measures taken/proposed to be taken by the Government to 

control its spread; 

(c) whether the Government has done any collaboration with international 

health organisations to address the outbreak and if so, the details thereof; and 

(d) whether any actions are being undertaken to strengthen the monitoring of 

Monkeypox cases across the country particularly in rural areas and if so, the 

details thereof, State/UT-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF AYUSH; AND MINISTER 
OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE  
(SHRI PRATAPRAO GANPATRAO JADHAV): 

 
(a): As per latest data, there is no active Monkeypox (Mpox) cases across the 

country. However, since 2022, Thirty-three (33) confirmed cases of Mpox (17 

cases from Kerala and 16 cases from Delhi) have been reported by the States 

and UTs in the country.  
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(b) to (d): Ministry of Health and Family Welfare has taken a number of steps to 

minimize the risk of disease importation as well as to strengthen requisite public 

health and clinical interventions for management of Mpox disease. Some of the 

key measures are as detailed below: 

 MoHFW released ‘Guidelines on Management of Mpox Disease’ which 

may please be seen at 

https://mohfw.gov.in/sites/default/files/Guidelines%20for%20Management%

20of%20Monkeypox%20Disease.pdf. This was widely circulated to all 

States/UTs. The guidelines cover all aspects of management of Mpox 

including case definitions, surveillance strategies, clinical management, 

infection prevention and control, risk communication. 

 The State/District Surveillance Officers (SSOs) under Integrated Disease 

Surveillance Programme (IDSP) of all States/UTs have been instructed to 

intensify surveillance activities for Mpox disease. 

 NIV Pune (BSL-4 laboratory) under ICMR has been designated as a 

referral laboratory for testing of suspected cases. In addition, 17 other ICMR-

VRDL network laboratories have been operationalized to undertake 

diagnostic testing for Mpox disease. Instructions on sample packaging and 

transport have been shared with all States/UTs. 

 All Airport/Port Health Officers have been instructed to remain vigilant and 

undertake rigorous health screening of incoming international passengers. 
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 MoHFW has issued Communicable Diseases Alert on Mpox which may 

be seen at https://ncdc.mohfw.gov.in/cd-alert/. Emergency Operation Centre 

was also activated to maintain the situation. 

 A National Task Force on Mpox Disease has been constituted to monitor 

the development of diagnostics and vaccines for management of Mpox 

disease. 

 The Government has taken steps to create awareness about the Mpox 

outbreak especially in rural and remote areas of the country. Information, 

Education and Communication (IEC) materials have been developed by the 

MoHFW both in Hindi and English language and circulated to create 

awareness about common symptoms, need for immediate reporting of 

suspect cases, and its prevention for the community. 

 Central Teams have also been deployed on detection of confirmed cases 

to affected districts to assist control and containment efforts by the State 

Health Authorities. 

 Union Health Ministry has been in regular interaction with all States/UTs 

and meetings held by Secretary, Health and Family Welfare and Senior 

Officials of MoHFW, Government of India wherein States and UTs were 

advised to take requisite public health actions for control and containment of 

the outbreak. 
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आयुव¥िदक अनुसधंान क¤ þ 

3216.  ®ी हनुमान बेनीवाल: 

 ³या आयुष मंýी यह बताने कì कृपा कर¤गे िक:  

(क)  ³या सरकार का देश म¤ आयवु¥द को बढ़ावा देने के िलए नए आयुव¥िदक अनसुंधान क¤ þŌ कì 

Öथापना करने का िवचार है और यिद हां, तो तÂसंबंधी Êयौरा ³या है;  

(ख)  सरकार Ĭारा कौन-कौन सी नीितगत पहल¤ कì गई ह§ और सरकार को इस संबंध म¤ 

िकतनी सफलता िमली है; और  

(ग)  दशे म¤ कायªशील आयवु¥िदक अनसुंधान क¤ þŌ का राजÖथान सिहत राºय/सघं राºय±ेýवार 
Êयौरा ³या  है?  

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी  
(®ी ÿतापराव गणपतराव जाधव): 

(क) और (ख): आज कì ितिथ तक, आयषु मंýालय म¤ ऐसा कोई ÿÖताव िवचाराधीन नहé है। 
  
(ग) आयषु मंýालय, भारत सरकार न ेआयवु¥दीय िव²ान म¤ व²ैािनक तजª पर अनसुंधान कायª के 

ÿारभं, समÆवय, िनłपण, िवकास और ÿोÂसाहन के िलए एक Öवाय° संगठन, क¤ þीय आयवु¥दीय 

िव²ान अनसुंधान पåरषद (सीसीआरएएस) कì Öथापना कì है। दशे के 25 राºयŌ म¤ 30 पåरधीय 

सÖंथानŌ के माÅयम स ेपåरषद कì गितिविधयां कì जाती ह§। सीसीआरएएस सÖंथानŌ/क¤ þŌ कì सूची 

का Êयौरा संलµन िववरण म¤ िदया गया है।  

राजÖथान राºय म¤ सीसीआरएएस के तहत एक सÖंथान नामतः एमएस ±ेýीय आयवु¥द 

अनसुंधान सÖंथान (एमएसआरएआरआई), जयपुर म¤ कायªशील है। 
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िववरण  
सीसीआरएएस अनुसंधान संÖथानŌ/क¤ þŌ कì राºय/सघं राºय ±ेý-वार सचूी  

 
ø.सं

. 
राºय/सघं राºय ±ेý सÖंथान/क¤ þ का नाम 

1. अंदमान व िनकोबार 
Ĭीप 

1) ±ेýीय आयवु¥द अनसुंधान संÖथान, पोटª  Êलेयर 

2. आंň ÿदशे 2) ±ेýीय आयवु¥द अनसुंधान संÖथान, िवजयवाड़ा 
3. अŁणाचल ÿदशे 3) ±ेýीय आयवु¥द अनसुंधान संÖथान, ईटानगर 
4. असम 4) क¤ þीय आयुव¥द अनुसंधान संÖथान, गवुाहाटी 
5. िबहार 5) ±ेýीय आयवु¥द अनसुंधान संÖथान, पटना 
6. िदÐली 6) क¤ þीय आयुव¥द अनुसंधान संÖथान, नई िदÐली 
7. गोवा 7) ±ेýीय आयवु¥द खिनज एवं समुþी औषधीय संपदा अनसुंधान 

सÖंथान, गोवा 
8. गुजरात 8) ±ेýीय आयवु¥द अनसुंधान संÖथान, अहमदाबाद 
9. िहमाचल ÿदेश 9) ±ेýीय आयवु¥द अनसुंधान संÖथान, मंडी 

10. जÌमू-कÔमीर 10) ±ेýीय आयवु¥द अनुसधंान संÖथान, जÌमू 
11. कनाªटक 11) क¤ þीय आयवु¥द अनुसधंान संÖथान, ब¤गलŁु 
12. केरल 

 
12) राÕůीय आयवु¥द पंचकमª अनसुंधान सÖंथान, चेŁथŁुथी 
13) ±ेýीय आयवु¥द अनुसधंान संÖथान, ितŁवनंतपुरम 

13. मÅय ÿदशे 14) ±ेýीय आयवु¥द अनुसधंान संÖथान, µवािलयर 
14. महाराÕů 15) राजा रामदेव आनंदीलाल पोदार (आरआरएपी) क¤ þीय 

आयवु¥द अनसुंधान संÖथान, मुंबई 
16) ±ेýीय आयवु¥द अनुसधंान संÖथान, नागपरु 
17) ±ेýीय आयवु¥द अनुसधंान संÖथान, पुण े

15. नागाल§ड 18) ±ेýीय आयवु¥द अनुसधंान क¤ þ, दीमापरु, नागाल§ड 
16. ओिडशा 19) क¤ þीय आयवु¥द अनुसधंान संÖथान, भवुनेĵर 
17. पंजाब 20) क¤ þीय आयवु¥द अनुसधंान संÖथान, पिटयाला 
18. राजÖथान 21) एम.एस. ±ेýीय आयवु¥द अनसुंधान संÖथान, जयपुर 
19. िसि³कम 22) ±ेýीय आयवु¥द अनुसधंान संÖथान, गंगटोक 
20. तिमलनाडु 23) कैÈटन ®ीिनवास मूितª क¤ þीय आयवु¥द अनसुंधान संÖथान, 

चेÆनई 
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24) डॉ. अचंता लàमीपित ±ेýीय आयवु¥द अनसुंधान संÖथान, 
चेÆनई 

21. तेलंगाना 25) भारतीय िचिकÂसा राÕůीय िवरासत संÖथान 
(एनआईआईएमएच), हैदराबाद 

22. िýपरुा 26) ±ेýीय आयवु¥द अनुसधंान क¤ þ, अगरतला, िýपरुा 
23. उ°र ÿदशे 27) क¤ þीय आयवु¥द अनुसधंान संÖथान, झांसी 

28) ±ेýीय आयवु¥द अनुसधंान संÖथान, लखनऊ 
24. उ°राखंड 29) ±ेýीय आयवु¥द अनुसधंान संÖथान, रानीखेत 
25. पिĲमी बंगाल 30) क¤ þीय आयवु¥द अनुसधंान संÖथान, कोलकाता 

  
 

GREEN TUG TRANSITION PROGRAMME 

3217. SHRI DUSHYANT SINGH: 

 SHRI RAJESH VERMA: 

 SHRIMATI SHAMBHAVI: 

 SHRI NARESH GANPAT MHASKE: 

 DR. SHRIKANT EKNATH SHINDE: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased 

to state: 

(a)  the steps taken by the Government for transition to greener and more 

sustainable alternatives in maritime sector in the country since January, 2021; 

(b) the amount allocated and disbursed for the Green Tug Transition Programme 

(GTTP) for the FY- 2024-25;  

(c) the details of the conventional fuel-based harbour tugs identified for transition 

to greener and more sustainable alternatives under the GTTP in the next five 

years; 
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(d) whether the Government is considering expanding the aforementioned 

programme to include other components in the next ten years, if so, the details 

thereof; and 

(e) the details of the anticipated environmental benefits of the Green Tug 

Transition Programme in terms of reducing carbon emissions, air pollution and 

dependence on fossil fuels 79 and the manner this transition is likely to support 

India's commitment to international climate agreements, such as the Paris 

Agreement? 

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS  
(SHRI SARBANANDA SONOWAL): 

(a) and (b) The Ministry of Ports, Shipping and Waterways launched the 

HaritSagar Green Port guidelines to provide a framework to Major Ports for 

sustainable development and reduction in carbon footprint through various 

green initiatives at Major Ports. Ministry of Ports, Shipping and Waterways has 

not disbursed any funds for the Green Tug Transition Programme (GTTP) for 

FY 2024-25, as the GTTP intend to utilized the ports own resources. 

(c) to (e) GTTP aims to transition at least 30% of the operational tug fleet 

(both owned and chartered) at all Major Ports to greener and more sustainable 

alternative fuels by 2030.  GTTP is envisaged to be implemented in a phased 

manner with completion scheduled by 2040 to facilitate a seamless transition of 

the Harbor tug fleet in the Ports in India from existing diesel fueled tugs to green 

tugs. It will help reduce carbon emissions, support the Paris Agreement, and 

contribute to achieving net-zero GHG emissions in the shipping sector. 
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DATA ON EMIGRANTS GOING ABROAD 

3218. SHRI SHAFI PARAMBIL:   

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) whether the Government has the latest data on the emigrants going abroad 

for studies and overseas employment; 

(b) if so, the details thereof along with the methodology adopted for capturing 

and compiling the data on emigrants; 

(c) whether the Government has initiated any orientation programmes for those 

willing to go abroad; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 
AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS(SHRI KIRTI VARDHAN SINGH):  

(a) and (b) Ministry maintains data in respect of Indian workers, holding 

Emigration Check Required (ECR) passports, proceeding for employment 

overseas through e-Migrate portal to any of the 18 notified ECR category 

countries. The data regarding migration of such Indian workers to these ECR 

countries during the last 5 years is as follows: 

Year Number of Emigration Clearance granted 

2024 (till 1st December) 3,55,851 
2023 3,98,317 
2022 3,73,435 
2021 1,32,675 
2020 94,145 
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Data on Indian students abroad is collated on the basis of inputs received 

from Indian Missions/Consulates abroad. Missions/Consulates gather this data 

based on the Indian students abroad registering on their websites. As per 

information available, approx 1.33 million Indian students are pursuing higher 

education abroad, as of January 2024.  

(c) and (d) The Pre-Departure Orientation Training (PDOT) Programme was 

launched by the Ministry of External Affairs in January, 2018 under the Pravasi 

Kaushal Vikas Yojana (PKVY) which is aimed at enhancing skill set of Indian 

emigrant workers going abroad especially to Gulf and other ECR countries. 

Under this programme, the emigrant workers are given one day free of cost 

orientation training to help them to understand local laws and regulations, 

culture, tradition, language etc of the destination country. The training also 

provides an opportunity to sensitize the emigrant workers about the pathways to 

safe and legal migration and brief them about various welfare schemes and 

initiatives of the Government of India such as Indian Community Welfare Fund 

(ICWF), Pravasi Bhartiya Bima Yojna (PBBY), MADAD Portal etc. 

 
वåरķ नागåरकŌ के िलए आयुÕमान भारत योजना 

3219. ®ी कौशलेÆþ कुमार: 

³या ÖवाÖÃय और पåरवार कÐयाण मंýी यह बतान ेकì कृपा कर¤गे िक: 

(क) ³या देश भर म¤ 70 वषª स ेअिधक आय ुके सभी नागåरकŌ को आयÕुमान भारत योजना के 

अंतगªत शािमल िकयागया है; 
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(ख) ³या उĉ सभी लाभािथªयŌ को आयÕुमान काडª ÿदान िकए गए ह§ और यिद हां, तो राºय-वार 

तÂसंबंधी Êयौरा ³याहै; 

(ग) ³ या सरकार का िवचार लाभािथªयŌ कì आय ुसीमा 70 स ेघटाकर 60 वषª करने का है; और 

(घ) यिद हां, तो तÂसंबंधी Êयौरा ³या है? 

आयुष मýंालय के राº य मýंी; तथा ÖवाÖÃय और पåरवार कÐयाण मýंालय म¤ राºय मýंी 
(®ी ÿतापराव गणपतराव जाधव): 

(क) और (ख): िदनांक 29.10.2024 को, भारत सरकार न े70 वषª और उससे अिधक आय ुके 

सभी वåरķ नागåरकŌ को उनकì सामािजक-आिथªक िÖथित कì परवाह िकए िबना, ÿित पåरवार के 

आधार पर ÿित वषª ₹5 लाख तक का िनःशुÐक उपचार लाभ ÿदान करने के िलए आयÕुमान भारत-

ÿधानमंýी जन आरोµय योजना (एबी-पीएमजेएवाई) का िवÖतार िकया। 70 वषª और उससे अिधक 

आय ुके लाभाथê पåरवारŌ कì अनमुािनत सं́ या 4.5 करोड़ है, जो आयÕुमान भारत-ÿधानमंýी जन 

आरोµय योजना (एबी-पीएमजेएवाई) के अंतगªत 6करोड़ ÓयिĉयŌ के तदनŁुप है। इन पाý लाभािथªयŌ 

(70 वषª और उससे अिधक) कì अनमुािनत सं́ या और उĉ योजना के तहत बनाए गए आयÕुमान 

वय वंदना काडŎ कì सं́ या का राºय/संघ राºय ±ेýवार Êयौरा  øमशः संलµन िववरण -I और 

िववरण -II म¤ िदया गया है। 

(ग) और (घ): उĉ योजना का कायª दायरा बढ़ाने का कोई ÿÖताव सरकार के िवचाराधीन नहé है। 
 

िववरण-I 
योजना के अतंगªत पाý लाभािथªयŌ (70 वषª और उससे अिधक) कì अनुमािनत सं́ या का 

राºय/संघ राºय ±ेý-वार Êयौरा 
राºय/सघं राºय ±ेý 70 वषª और उससे अिधक आयु के वåरķ नागåरकŌ कì 

अनुमािनत सं́ या 

पåरवार Óयिĉ 

अंडमान व िनकोबार Ĭीप समूह 9,984 13,329 

आंň ÿदशे 19,43,486 25,94,554 

अŁणाचल ÿदेश 26,281 35,085 



 
13.12.2024  990 

 
 

असम 9,04,507 12,07,517 

िबहार 29,53,168 39,42,479 

चंडीगढ़ 28,790 38,434 

छ°ीसगढ 8,22,062 10,97,453 

दादरा और नागर हवेली 9,784 13,062 

गोवा 69,458 92,727 

गजुरात 21,37,596 28,53,690 

हåरयाणा 9,56,300 12,76,661 

िहमाचल ÿदेश 3,54,275 4,72,957 

जÌमू और कÔमीर 4,37,276 5,83,763 

झारखंड 8,64,437 11,54,024 

कनाªटक 25,02,165 33,40,390 

केरल 20,10,672 26,84,247 

लĥाख 10,861 14,500 

ल±Ĭीप 2,063 2,754 

मÅय ÿदशे 260,1,742 34,73,325 

महाराÕů 49,64,017 66,26,963 

मिणपरु 92,210 1,23,101 

मेघालय 59,327 79,201 

िमजोरम 31,664 42,272 

नगाल§ड 47,493 63,403 

पĥुचुेरी 55,032 73,468 

पंजाब 13,01,116 17,36,990 

राजÖथान 23,55,898 31,45,124 

िसि³कम 18,922 25,261 

तिमलनाडु 32,35,454 43,19,331 

तेलंगाना 13,50,558 18,02,995 

िýपरुा 1,38,001 1,84,232 
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उ°र ÿदशे 66,71,437 89,06,369 

उ°राखंड 3,99,505 5,33,339 
 

िववरण -II 
एबी-पीएमजेएवाई के तहत बनाए गए आयुÕमान वय वंदना काडŎ का राºय/सघंराºय ±ेý-वार 

Êयौरा 
राºय/संघ राºय ±ेý बनाए गए आयुÕमान वय वंदना काडŎ कì सं́ या 
अंडमान व िनकोबार Ĭीप समूह 222 
आंň ÿदशे 10,244 
अŁणाचल ÿदशे 14 
असम 5,514 
िबहार 66,712 
चंडीगढ़ 5,387 
छ°ीसगढ 26,142 
दादरा और नागर हवेली 1,537 
गोवा  2,19,865 
गुजरात 63,297 
हåरयाणा 12,762 
िहमाचल ÿदेश 562 
जÌमू और कÔमीर 4,856 
झारखंड 68,638 
कनाªटक  3,97,320 
केरल 5 
लĥाख 28 
ल±Ĭीप  8,17,175 
मÅय ÿदशे 21,279 
महाराÕů 3,013 
मिणपरु 47 
मेघालय 38 
िमजोरम 106 
नगाल§ड 3,186 
पदुचेुरी 38,988 
पंजाब 20,451 
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राजÖथान 575 
िसि³कम 63,233 
तिमलनाडु 9,864 
तेलंगाना 731 
िýपरुा 472 
उ°र ÿदशे  3,14,330 
उ°राखंड 3,414 

नोट: 04.12.2024 कì िÖथित के अनसुार 
 
 

INDIA-ITALY TIES 

3220. SHRI DAYANIDHI MARAN 

Will the Minister of EXTERNAL AFFAIRS be pleased to state :- 

(a) the immediate steps taken to implement the India-Middle East-Europe 

Connectivity Corridor (IMECC) following the agreement reached during India’s 

G20 presidency alongwith the manner in which the Ministry ensure that Italy 

plays an active role in advancing this initiative; 

(b) the specific sectors in Italy identified for collaboration under IMECC and the 

manner Indian stakeholders are likely to benefit from this partnership; 

(c) the focal areas of economic, defence and technological cooperation between 

India and Italy; 

(d) whether any new agreements/investments expected as a result of this 

strengthened partnership, if so, the details thereof; 

(e) the manner in which India is planning to expand its influence and 

contributions to international organisations based in Rome, like the FAO and the 
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World Food Programme to advance global food security and agricultural 

policies; and 

(f) the long-term goals for this bilateral relationship with emphasis on Italy as a 

key partner in Europe and the Mediterranean? 

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST 

AND CLIMATE CHANGE; AND MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS. (SHRI KIRTI VARDHAN SINGH): 
 

(a) and (b) Italy is among select partners along with India who announced the 

conclusion of an MOU committing to work together to develop a new India-

Middle East- Europe Economic Corridor (IMEEC), on the sidelines of the G20 

Leaders’ Summit in Delhi in 2023. The other partners include European Union, 

France, Germany, Saudi Arabia, UAE and US. 

The IMEEC corridor, which aims at integration of Asia, Europe and the Middle 

East, involves multiple stakeholders and is at an incipient stage. 

(c ) ,(d) and ( f) India and Italy share a strategic partnership. During their meeting 

on the margins of G20 Summit in Rio on 18th November 2024, Prime Minister 

Shri Narendra Modi and Prime Minister of Italy Ms Giorgia Meloni, announced a 

Joint Strategic Action Plan (JSAP) for 2025-2029 for giving an impetus to the 

bilateral ties. Under the JSAP, both sides will deepen cooperation in diverse 

domains including trade and investments, science, technology and innovation, 

space, energy transition, defence, security, migration and mobility, culture, 

academic and people-to-people ties.  
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(e) As a founding member of the three UN bodies based in Rome – Food and 

Agriculture Organisation (FAO), World Food Programme (WFP) and the 

International Fund for Agricultural Development (IFAD), India is proactively 

participating in these UN organisations to shape policies and approaches on 

issues related to global agriculture, food security and nutrition, and rural 

transformation. India, as a member of key Governing Bodies and Committees,  

contributes to the effective governance of these UN organisations.   India is also 

articulating the perspective of developing countries. Our partnership with these 

UN organisations has evolved to joint development of initiatives and 

technologies, which have immense relevance for other developing countries. 

________ 
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12.01 hrs 

FELICITATION BY THE SPEAKER 

Congratution to Shri D. Gukesh on winning the world chess 
championship. 

माननीय अÅय± : माननीय सदÖयगण, कल िदनांक 12 िदसÌबर को भारत के 18 वषêय युवा 

शतरंज िखलाड़ी ®ी डी. गकेुश ने िसंगापुर म¤ आयोिजत फ़ाइडे िवĵ शतरंज चैिÌ पयनिशप का िखताब 

जीतकर अभी तक के सबसे युवा िवजेता बनने का गौरव ÿाĮ िकया है ।  

 ®ी गकेुश कì इस जीत से सÌपूणª राÕů म¤ उÐलास एवं उÂसाह का वातावरण है ।  िनिĲत 

łप से उनकì इस उपलिÊध से हमार ेयवुा िखलािड़यŌ को ÿेरणा िमलेगी ।  

 यह सदन ®ी डी. गकेुश को शतरंज िवĵ चैिÌपयन बनने पर हािदªक बधाई तथा उनके Öविणªम 

भिवÕय कì शुभकामनाए ंदेता है ।  

________ 

 

 

 

माननीय अÅय± : माननीय सदÖयगण, मुझे कुछ माननीय सदÖयŌ Ĭारा कुछ िवषयŌ पर Öथगन 

ÿÖताव कì सूचनाए ंÿाĮ हòई ह§ ।  म§न ेÖथगन ÿÖताव कì िकसी भी सूचना के िलए आज अनमुित 

ÿदान नहé कì है ।  

_________ 

12.02 hrs 

(Shri Dilip Saikia in the chair) 
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12.2¼ hrs 

PAPERS LAID ON THE TABLE 

माननीय सभापित : अब पý सभा पटल पर रखे जाएगं े।  

      आइटम नंबर – 2. ®ी अजुªन राम मेघवाल जी ।   

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): Hon. Chairperson, Sir, with your kind 

permission, I rise to lay on the Table:- 

(1) A copy of the Annual Report (Hindi and English versions) of the National 

Legal Services Authority, New Delhi, for the year 2023-2024 alongwith 

Audited Annual Accounts of the National Legal Aid Fund for the year 

2023-2024. 

(2) Statement regarding Review (Hindi and English versions) by the 

Government of the working of the National Legal Services Authority, New 

Delhi, for the year 2023-2024 alongwith audited Annual Accounts of the 

National Legal Aid Fund for the year 2023-2024. 

[Placed in Library. See No.LT1397/18/24] 

 

आयुष मýंालय के राºय मýंी; तथा ÖवाÖÃय और पåर वार कÐयाण मýंालय म¤ राºय मýंी  

(®ी ÿतापराव गणपतराव जाधव) : महोदय, िनÌनिलिखत पý सभा पटल पर रखता हóं:-  

(1) ओषिध और ÿसाधन सामúी अिधिनयम, 1940 कì धारा 38 के अंतगªत ओषिध (पांचवां 

संशोधन) िनयम, 2024, जो िदनांक 29 अĉूबर, 2024 के भारत के राजपý म¤ 

अिधसूचना सं´या सा.का.िन.669(अ) म¤ ÿकािशत हòए थे, कì एक ÿित, तथा उसका 

शिुĦपý जो िदनांक 21 नवÌबर, 2024 कì अिधसूचना सं´या सा.का.िन.660(अ) म¤ 



 
13.12.2024  997 

 
 

ÿकािशत हòआ था ।   

[Placed in Library. See No.LT1398/18/24] 

(2) खाī सरु±ा और मानक अिधिनयम, 2006 कì धारा 93 के अंतगªत िनÌनिलिखत 

अिधसूचनाओ ंकì एक-एक ÿित (िहÆदी तथा अंúेजी सÖंकरण):- 

 (एक) खाī सरु±ा और मानक (खाī उÂपाद मानक और खाī योºय) पहला 

संशोधन िविनयम, 2024 जो िदनांक 23 अĉूबर, 2024 के भारत के राजपý 

म¤ अिधसूचना सं´या एसटीडी/एफए/38/एफएसएसएआई(भाग-एक) म¤ 

ÿकािशत हòए थ े।  

 (दो) खाī सरु±ा और मानक (संशोधन) िनयम, 2024 जो िदनांक 30 अĉूबर, 

2024 के भारत के राजपý म¤ अिधसूचना सं́ या सा.का.िन.678(अ) म¤ 

ÿकािशत हòए थ े।  

[Placed in Library. See No.LT1399/18/24] 

(3) (एक) केÆþीय िसĦ अनसुंधान पåरषद,् चेÆनई के वषª 2023-2024 के वािषªक 

ÿितवेदन कì एक ÿित (िहÆदी तथा अंúेजी सÖंकरण) तथा लेखापरीि±त  

लेखे ।      

 (दो) केÆþीय िसĦ अनसुंधान पåरषद,् चेÆनई के वषª 2023-2024 के कायªकरण 

कì सरकार Ĭारा समी±ा कì एक ÿित (िहÆदी तथा अúंेजी संÖकरण) । 

[Placed in Library. See No.LT1400/18/24]  

(4) (एक) अिखल भारतीय आयिुवª²ान सÖंथान, मंगलिगåर के वषª 2023-2024 के 

वािषªक ÿितवेदन कì एक ÿित (िहÆदी तथा अंúेजी सÖंकरण) तथा 

लेखापरीि±त लेखे ।    

 (दो) अिखल भारतीय आयिुवª²ान सÖंथान, मंगलिगåर के वषª 2023-2024 के 

कायªकरण कì सरकार Ĭारा समी±ा कì एक ÿित (िहÆदी तथा अंúेजी 
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सÖंकरण) ।  

[Placed in Library. See No.LT1401/18/24] 

(5) (एक) अिखल भारतीय आयिुवª²ान संÖथान, नागपरु के वषª 2023-2024 के वािषªक 

ÿितवेदन कì एक ÿित (िहÆदी तथा अंúेजी संÖकरण) तथा लेखापरीि±त   

लेखे ।  

 (दो) अिखल भारतीय आयिुवª²ान संÖथान, नागपरु के वषª 2023-2024 के 

कायªकरण कì सरकार Ĭारा समी±ा कì एक ÿित (िहÆदी तथा अंúेजी 

सÖंकरण) ।  

[Placed in Library. See No.LT1402/18/24] 

(6) (एक) अिखल भारतीय आयुिवª²ान संÖथान, मदरु ै के वषª 2023-2024 के वािषªक 

ÿितवेदन कì एक ÿित (िहÆदी तथा अंúेजी संÖकरण) तथा लेखापरीि±त   

लेखे ।  

 (दो) अिखल भारतीय आयिुवª²ान सÖंथान, मदरु ै के वषª 2023-2024 के 

कायªकरण कì सरकार Ĭारा समी±ा कì एक ÿित (िहÆदी तथा अंúेजी 

सÖंकरण) ।  

[Placed in Library. See No.LT1403/18/24] 

(7) (एक) क¤ þीय िचिकÂसा सेवा सोसाइटी, नई िदÐली के वषª 2023-2024 के वािषªक 

ÿितवेदन कì एक ÿित (िहÆदी तथा अंúेजी संÖकरण) तथा लेखापरीि±त  

लेखे ।  

 (दो) क¤ þीय िचिकÂसा सेवा सोसाइटी, नई िदÐली के वषª 2023-2024 के 

कायªकरण कì सरकार Ĭारा समी±ा कì एक ÿित (िहÆदी तथा अंúेजी 

सÖंकरण) ।  

[Placed in Library. See No.LT1404/18/24] 
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE; AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS 

AND FERTILIZERS (SHRIMATI ANUPRIYA PATEL): Chairman Sir, with your 

permission, I rise to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

 National Institute of Pharmaceutical Education and Research, 

 Hyderabad, for the year 2023-2024, alongwith audited accounts. 

(ii) Statement regarding Review (Hindi and English versions) by the 

Government of the working of the National Institute of 

Pharmaceutical Education and Research, Hyderabad, for the year 

2023-2024. 

[Placed in Library. See No.LT1405/18/24] 

(2) (i) A copy of the Annual Report (Hindi and English versions) of the 

 National Institute of Tuberculosis and Respiratory Diseases, New 

 Delhi, for the year 2022-2023, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Institute of Tuberculosis 

and Respiratory Diseases, New Delhi, for the year 2022-2023. 

(3) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (2) above. 

[Placed in Library. See No.LT1406/18/24] 

(4) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (Institute for Social and Economic 
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 Change), Bangalore for the year 2023-2024, alongwith audited 

 accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(Institute for Social and Economic Change), Bangalore, for the year 

2023-2024. 

[Placed in Library. See No.LT1407/18/24] 

(5) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (Department of Statistics, Maharaja 

 Syajirao University of Baroda), Vadodara, for the year 2023-2024, 

 alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(Department of Statistics, Maharaja Syajirao University of Baroda), 

Vadodara, for the year 2023-2024. 

[Placed in Library. See No.LT1408/18/24] 

(6) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (Utkal University), Bhubaneswar, for 

 the year 2023-2024, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(Utkal University), Bhubaneswar, for the year 2023-2024. 

[Placed in Library. See No.LT1409/18/24] 
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(7) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (Centre for Research in Rural and 

 Industrial Development), Chandigarh, for the year 2023-2024, 

 alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(Centre for Research in Rural and Industrial Development), 

Chandigarh, for the year 2023-2024. 

[Placed in Library. See No.LT1410/18/24] 

(8) (i) A copy of the Annual Report (Hindi and English versions) of the 

  Population Research Centre (Institute of Economic Growth), Delhi, 

  for the year 2023-2024, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre  

 

(Institute of Economic Growth), Delhi, for the year 2023-2024. 

[Placed in Library. See No.LT1411/18/24] 

(9) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (JSS Institute of Economic 

 Research),  Dharwad, for the year 2023-2024, alongwith audited 

 accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 
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(JSS Institute of Economic Research), Dharwad, for the year 2023-

2024. 

[Placed in Library. See No.LT1412/18/24] 

(10) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (The Gandhigram Institute of Rural 

 Health and Family Welfare Trust), Gandhigram, District Dindigul, 

 for the year 2023-2024, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre (The 

Gandhigram Institute of Rural Health and Family Welfare Trust), 

Gandhigram, District Dindigul, for the year 2023-2024. 

[Placed in Library. See No.LT1413/18/24] 

(11) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (Gauhati University), Guwahati, for 

 the year 2023-2024, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(Gauhati University), Guwahati, for the year 2023-2024. 

[Placed in Library. See No.LT1414/18/24] 

(12) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (University of Kerala), 

 Thiruvananthapuram, for the year 2023-2024, alongwith audited 

 accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(University of Kerala), Thiruvananthapuram, for the year 2023-

2024. 

[Placed in Library. See No.LT1415/18/24] 

(13) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (Panjab University), Chandigarh, for 

 the year 2023-2024, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(Panjab University), Chandigarh, for the year 2023-2024. 

[Placed in Library. See No.LT1416/18/24] 

(14) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (Patna University), Patna, for the 

 year 2023-2024, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(Patna University), Patna, for the year 2023-2024. 

[Placed in Library. See No.LT1417/18/24] 

(15) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (University of Lucknow), Lucknow, 

 for the year 2023-2024, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
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Government of the working of the Population Research Centre 

(University of Lucknow), Lucknow, for the year 2023-2024. 

[Placed in Library. See No.LT1418/18/24] 

(16) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre, (Gokhale Institute of Politics and 

 Economics), Pune, for the year 2023-2024, alongwith audited 

 accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(Gokhale Institute of Politics and Economics), Pune, for the year 

2023-2024. 

[Placed in Library. See No.LT1419/18/24] 

(17) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre, (Dr. Hari Singh Gour University)   

 

Sagar, (M.P.), for the year 2023-2024, alongwith audited 

 accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre (Dr. 

Hari Singh Gour University), Sagar (M.P.), for the year 2023-2024. 

[Placed in Library. See No.LT1420/18/24] 

(18) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (Himachal Pradesh University), 
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 Shimla, for the year 2023-2024, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(Himachal Pradesh University), Shimla, for the year 2023-2024. 

[Placed in Library. See No.LT1421/18/24] 

(19) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (University of Kashmir), Srinagar, for 

 the year 2023-2024, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(University of Kashmir), Srinagar, for the year 2023-2024. 

[Placed in Library. See No.LT1422/18/24] 

(20) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (Mohanlal Sukhadia University), 

 Udaipur, for the year 2023-2024, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Population Research Centre 

(Mohanlal Sukhadia University), Udaipur, for the year 2023-2024. 

[Placed in Library. See No.LT1423/18/24] 

(21) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Population Research Centre (Andhra University), Visakhapatnam, 

 for the year 2023-2024, alongwith audited accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
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Government of the working of the Population Research Centre 

(Andhra University), Visakhapatnam, for the year 2023-2024. 

[Placed in Library. See No.LT1424/18/24] 

(22) A copy each of the following papers (Hindi and English versions) under 

sub-section 1(b) of Section 394 of the Companies Act, 2013:- 

(a) (i) Statement regarding Review by the Government of the working of 

 the National Fertilizers Limited, New Delhi, for the year 2023-

 2024. 

(ii) Annual Report of the National Fertilizers Limited, New Delhi, for the 

year 2023-2024, alongwith Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

[Placed in Library. See No.LT1425/18/24] 

(b) (i) Statement regarding Review by the Government of the working of 

 the Rashtriya Chemicals and Fertilizers Limited, New Delhi, for the 

 year 2023-2024. 

(ii) Annual Report of the Rashtriya Chemicals and Fertilizers Limited, 

for the year 2023-2024, alongwith Audited Accounts and comments 

of the Comptroller and Auditor General thereon. 

[Placed in Library. See No.LT1426/18/24] 

(c) (i) Statement regarding Review by the Government of the working of 

 the Madras Fertilizers Limited, Chennai, for the year 2023-2024. 

(ii) Annual Report of the Madras Fertilizers Limited, Chennai, for the 

year 2023-2024, alongwith Audited Accounts and comments of the 
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Comptroller and Auditor General thereon. 

[Placed in Library. See No.LT1427/18/24] 

(d) (i) Statement regarding Review by the Government of the working of 

 the FCI Aravali Gypsum and Minerals India Limited, Jodhpur, for 

 the year 2023-2024. 

(ii) Annual Report of the FCI Aravali Gypsum and Minerals India 

Limited, Jodhpur, for the year 2023-2024, alongwith Audited 

Accounts and comments of the Comptroller and Auditor General 

thereon. 

[Placed in Library. See No.LT1428/18/24] 

(e) (i) Statement regarding Review by the Government of the working of 

 the Fertilisers and Chemicals Limited Travancore Limited, Kochi, 

 for the year 2023-2024. 

(ii) Annual Report of the Fertilisers and Chemicals Limited Travancore 

Limited, Kochi, for the year 2023-2024, alongwith Audited Accounts 

and comments of the Comptroller and Auditor General thereon. 

[Placed in Library. See No.LT1429/18/24] 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): Hon. Chairperson, Sir, with your kind 

permission, on behalf of Shri Shantanu Thakur, I beg to lay on the Table:- 

(1) A copy each of the following Notifications (Hindi and English versions) 

under sub-section (3) of Section 458 of the Merchant Shipping Act, 1980:- 
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(i) The Merchant Shipping (Ships and Port Facility Security) Rules, 

2024 published in Notification No. G.S.R.84(E) in Gazette of India 

dated 22nd June, 2024. 

(ii) S.O.2446(E) published in Gazette of India dated 24th June, 2024 

notifying the Director General of Shipping, appointed under section 

7 of Merchant Shipping Act, 1980, shall be the designated authority 

for the purposes of Part IXB of Merchant Shipping Act, 1980. 

(iii) The Merchant Shipping (Appeal) Rules, 2024 published in 

Notification No. G.S.R.558(E) in Gazette of India dated 10th 

September, 2024. 

(iv) S.O.3870(E) published in Gazette of India dated 10th September, 

2024 appointing the date of publication of the notification as the 

date on which the provisions at serial number 14 in the Schedule of 

the Jan Vishwas (Amendment of Provisions) Act, 2023 relating to 

the Merchant Shipping Act, 1980 shall come into force. 

(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at Item No. (i) of (1) above. 

[Placed in Library. See No.LT1430/18/24] 

(3) A copy of the Inland Vessels (Central Database and Allied Matters) Rules, 

2024 (Hindi and English versions) published in Notification No. G.S.R. 

670(E) in Gazette of India dated 29th October, 2024 under sub-section (1) 

of Section 113 of the Inland Vessels Act, 2021. 

[Placed in Library. See No.LT1431/18/24] 
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(4) (i) A copy of the Annual Administration Report (Hindi and English 

 versions) of the Deendayal Port Authority, Kandla, for the year 

 2023-2024. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of the 

Deendayal Port Authority, Kandla, for the year 2023-2024, together 

with Audit report thereon. 

[Placed in Library. See No.LT1432/18/24] 

(iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Deendayal Port Authority, 

Kandla, for the year 2023-2024. 

(iv) A copy of the Review (Hindi and English versions) by the 

Government on the audited accounts of the Deendayal Port 

Authority, Kandla, for the year 2023-2024. 

[Placed in Library. See No.LT1433/18/24] 

 

(5) (i) A copy of the Annual Administration Report (Hindi and English 

 versions) of the Jawaharlal Nehru Port Authority, Mumbai for the 

 year 2023-2024. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of the 

Jawaharlal Nehru Port Authority, Mumbai for the year 2023-2024, 

together with Audit Report thereon. 

[Placed in Library. See No.LT1434/18/24] 

(iii) A copy of the Review (Hindi and English versions) by the 
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Government of the working of the Jawaharlal Nehru Port Authority, 

Mumbai, for the year 2023-2024. 

(iv) A copy of the Review (Hindi and English versions) by the 

Government on the audited accounts of the Jawaharlal Nehru Port 

Authority, Mumbai, for the year 2023-2024. 

[Placed in Library. See No.LT1435/18/24] 

(6) (i) A copy of the Annual Administration Report (Hindi and English 

 versions) of the Visakhapatnam Port Authority, Visakhapatnam, 

 for the year 2023-2024, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Visakhapatnam Port Authority, 

Visakhapatnam, for the year 2023-2024. 

[Placed in Library. See No.LT1436/18/24] 

 

 

(7) (i) A copy of the Administration Report (Hindi and English versions) 

 of the Syama Prasad Mookerjee Port, Kolkata for the year 2023-

 2024. 

(ii) A copy of the Annual Accounts (Hindi and English versions) of the 

Syama Prasad Mookerjee Port, Kolkata for the year 2023-2024, 

together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Syama Prasad Mookerjee Port, 
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Kolkata, for the year 2023-2024. 

(iv) A copy of the Review (Hindi and English versions) by the 

Government on the audited accounts of the Syama Prasad 

Mookerjee Port, Kolkata, for the year 2023-2024. 

[Placed in Library. See No.LT1437/18/24] 

(8) A copy each of the following papers (Hindi and English versions) under 

sub-section 1(b) of Section 394 of the Companies Act, 2013:- 

(a) (i) Statement regarding Review by the Government of the working of 

 the Shipping Corporation of India Land and Assets Limited, 

 Mumbai, for the year 2023-2024. 

(ii) Annual Report of the Shipping Corporation of India Land and 

Assets Limited, Mumbai, for the year 2023-2024, alongwith Audited 

Accounts and comments of the Comptroller and Auditor General 

thereon. 

[Placed in Library. See No.LT1438/18/24] 

(b) (i) Statement regarding Review by the Government of the working of 

 the Shipping Corporation of India Limited, Mumbai, for the year 

 2023-2024. 

(ii) Annual Report of the Shipping Corporation of India Limited, 

Mumbai, for the year 2023-2024, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

[Placed in Library. See No.LT1439/18/24] 

(9) A copy of the Notification No. IMU/HQ/ADM/Notification/2023/01 (Hindi 
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and English versions) published in Gazette of India dated 3rd July, 2024 

notifying Statute 34(1), Ordinance No 1 of 2024, Ordinance No 2 of 2024, 

Regulation 01 of 2016, Regulation 03 of 2016 and appointing Estate 

Officer in respect of public premises controlled by each Campus of Indian 

Maritime University under sub- section (2) of Section 47 of the Indian 

Maritime University Act, 2008. 

[Placed in Library. See No.LT1440/18/24] 

 

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SANJAY 

SETH): Hon. Chairperson, Sir, with your kind permission, I rise to lay on the 

Table:- 

(1) A copy each of the following Notifications (Hindi and English versions) under 

article 309 of the Constitution:- 

(i) The Ministry of Defence, Defence Research and Development 

Organisation, Civil Works Officer Cadre (Group ‘A’ and ‘B’ Posts) 

Recruitment Rules, 2023 published in Notification No. S.R.O.73(E) 

in weekly Gazette of India dated 10th June, 2023. 

(ii) The Defence Research and Development Service Rules, 2023 

published in Notification No. S.R.O.72 in weekly Gazette of India 

dated 3rd June, 2023. 

(iii) The Defence Research and Development Organisation, Store 

Assistant ‘B’ and Store Assistant ‘A’ (Group ‘C’ Posts) Recruitment 

(Amendment) Rules, 2023 published in Notification No. S.R.O.78 in 
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weekly Gazette of India dated 24th June, 2023. 

(iv) The Ministry of Defence, Defence Research and Development 

Organisation, Senior Store Officer Grade- II. Store Officer and 

Senior Store Assistant (Group ‘A’ and ‘B’ Posts) Recruitment Rules, 

2023 published in Notification No. S.R.O.85 in weekly Gazette of 

India dated 26th August, 2023. 

(v) The Defence Research and Development Organization, Ministry of 

Defence, Group ‘C’ posts Recruitment (Amendment) Rules, 2023 

published in Notification No. S.R.O.86 in weekly Gazette of India 

dated 30th September, 2023. 

(vi) The Ministry of Defence, Defence Research and Development 

Organisation and Directorate General of Aeronautical Quality 

Assurance, Accounts Cadre, Accountant (Group ‘B’ Post) 

Recruitment Rules, 2024 published in Notification No. S.R.O.9 in 

weekly Gazette of India dated 10th February, 2024. 

(vii) The Ministry of Defence, Defence Research and Development 

Organisation and Directorate General of Aeronautical Quality 

Assurance, Accounts Cadre, Senior Accounts Officer Grade-I 

(Group ‘A’ Post) Recruitment Rules, 2024 published in Notification 

No. S.R.O.10 in weekly Gazette of India dated 10th February, 2024. 

(viii) The Ministry of Defence, Defence Research and Development 

Organisation and Senior Administrative Officer Grade-II (Group ‘A’ 

Post) Recruitment Rules, 2024 published in Notification No. 
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S.R.O.24 in weekly Gazette of India dated 1st June, 2024. 

(ix) The Ministry of Defence, Defence Research and Development 

Organisation, Principal Private Secretary Recruitment 

(Amendment) Rules, 2024 published in Notification No. S.R.O.25 in 

weekly Gazette of India dated 1st June, 2024. 

(x) The Ministry of Defence, Defence Research and Development 

Organisation Technical Cadre Recruitment Rules, 2024 published 

in Notification No. S.R.O.52 in weekly Gazette of India dated 21st 

September, 2024. 

(xi) The Ministry of Defence, Defence Research and Development 

Organisation, Deputy Director (Official Language), Group ‘A’ Post, 

Recruitment Rules, 2023 published in Notification No. S.R.O.90 in 

weekly Gazette of India dated 30th December, 2023. 

(2) Eleven Statements (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned at (1) above. 

[Placed in Library. See No.LT1441/18/24] 

(3) (i) A copy of the Annual Report (Hindi and English versions) of the 

 Centre for Joint Warfare Studies, New Delhi, for the year 2023-

 2024, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Centre for Joint Warfare Studies, 

New Delhi, for the year 2023-2024. 

[Placed in Library. See No.LT1442/18/24] 
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(4) (i) A copy of the Annual Administration Report (Hindi and English 

 versions) of the Cantonment Boards for the year 2023-2024. 

(ii) Statement regarding Review (Hindi and English versions) by the 

Government of the working of the Cantonment Boards, for the year 

2023-2024. 

[Placed in Library. See No.LT1443/18/24] 

(5) (i) A  copy  of  the  Annual  Report  of  the  National  Maritime  

Foundation, New Delhi, for the year 2023-2024, alongwith Audited 

Accounts. 

(ii) A copy of the Review by the Government of the working of the 

National Maritime Foundation, New Delhi, for the year 2023-2024. 

[Placed in Library. See No.LT1444/18/24] 

(6) A copy each of the following papers (Hindi and English versions) under 

sub-section 1(b) of Section 394 of the Companies Act, 2013:- 

 

(a) (i) Review by the Government of the working of the Hindustan 

 Aeronautics Limited, Bengaluru, for the year 2023-2024. 

(ii) Annual Report of the Hindustan Aeronautics Limited, Bengaluru, for 

the year 2023-2024, alongwith Audited Accounts and comments of 

the Comptroller and Auditor General thereon. 

[Placed in Library. See No.LT1445/18/24] 

(b) (i) Review by the Government of the working of the BEML Limited, 

 Bangalore, for the year 2023-2024. 
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(ii) Annual Report of the BEML Limited, Bengaluru, for the year 2023-

2024, alongwith Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

[Placed in Library. See No.LT1446/18/24] 

(c) (i) Review by the Government of the working of the BEML Land 

 Assets Limited, Bengaluru, for the year 2022-2023. 

(ii) Annual Report of the BEML Land Assets Limited, Bengaluru, for 

the year 2022-2023 alongwith audited accounts and comments of 

the Comptroller and Auditor General thereon. 

 [Placed in Library. See No.LT1447/18/24] 

(d) (i) Review by the Government of the working of the BEML Land 

 Assets Limited, Bengaluru, for the year 2023-2024. 

(ii) Annual Report (Hindi and English versions) of the BEML Land 

Assets Limited, Bengaluru, for the year 2023-2024, alongwith 

audited accounts and comments of the Comptroller and Auditor 

General thereon. 

(7) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at Item No. (c) of (6) above. 

[Placed in Library. See No.LT1448/18/24] 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND 

MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI PABITRA 

MARGHERITA): Hon. Chairperson, Sir, with your kind permission, I rise to lay 

on the Table:- 
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(1) A copy of the Annual Report (Hindi and English versions) of the Research 

and Information System for Developing Countries, New Delhi, for the year 

2023-2024, alongwith Audited Accounts. 

(2) A copy of the Review (Hindi and English versions) by the Government of 

the working of the Research and Information System for Developing 

Countries, New Delhi, for the year 2023-2024. 

[Placed in Library. See No.LT1449/18/24] 

________ 

12.03 hrs 

COMMITTEE ON ESTIMATES 

Statements 

डॉ. सजंय जायसवाल (पिĲम चÌपारण) : महोदय, म§ ÿा³कलन सिमित (2024-2025) के 

िनÌनिलिखत िववरण (िहÆदी तथा अúंेजी सÖंकरण) सभा पटल पर रखता हóं :- 

(1) गहृ मंýालय से संबंिधत ‘क¤ þीय सशľ पुिलस बल और आंतåरक सरु±ा चनुौितयां-

मूÐयांकन और ÿितउ°र तंý’ िवषय के बारे म¤ ÿा³कलन सिमित (2017-2018) के 

28व¤ ÿितवेदन (सोलहवé लोक सभा) म¤ अंतिवªĶ िटÈपिणयŌ/िसफाåरशŌ पर सरकार 

Ĭारा कì-गई-कारªवाई स ेसंबंिधत ÿा³कलन सिमित (2020-2021) के दूसरे ÿितवेदन 

(सýहवé लोक सभा) के अÅयाय-एक और पांच म¤ अंतिवªÕ ट िटÈपिणयŌ/िसफाåरशŌ के 

संबंध म¤ सरकार Ĭारा अिंतम-कì-गई-कारªवाई को दशाªने वाला िववरण ।  

(2) िव° मंýालय (आिथªक कायª िवभाग) से संबंिधत ‘अनदुानŌ कì मांगŌ का यिुĉकरण’ 

िवषय के बारे म¤ ÿा³कलन सिमित (2015-2016) के 12व¤ ÿितवेदन (सोलहवé लोक 

सभा) म¤ अंतिवªĶ िटÈपिणयŌ/िसफाåरशŌ पर सरकार Ĭारा कì-गई-कारªवाई से संबंिधत 

ÿा³कलन सिमित (2020-2021) के 10व¤ ÿितवेदन (सýहवé लोक सभा) के अÅयाय-
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एक म¤ अंतिवªÕ ट िटÈपिणयŌ/िसफाåरशŌ के संबंध म¤ सरकार Ĭारा अंितम-कì-गई-कारªवाई 

को दशाªने वाला िववरण ।  

(3) सड़क पåरवहन और राजमागª मंýालय स ेसंबंिधत ‘भारतमाला पåरयोजनाओ ंसिहत 

राÕůीय राजमागª पåरयोजनाओ ं का ÿा³कलन और कायªकरण’ िवषय के बारे म¤ 

ÿा³कलन सिमित (2020-2021) के 7व¤ ÿितवेदन (सýहवé लोक सभा) म¤ अंतिवªĶ 

िटÈपिणयŌ/िसफाåरशŌ पर सरकार Ĭारा कì-गई-कारªवाई से संबंिधत ÿा³कलन सिमित 

(2022-2023) के 16व¤ ÿितवेदन (सýहवé लोक सभा) के अÅयाय-एक म¤ अंतिवªÕ ट 

िटÈपिणयŌ/िसफाåरशŌ के संबंध म¤ सरकार Ĭारा अंितम-कì-गई-कारªवाई को दशाªने वाला 

िववरण ।  

(4) िव° मýंालय (आिथªक कायª िवभाग) से सबंंिधत ‘सरकारी Óयय के बेहतर ÿबंध के िलए 

हािलया बजटीय सधुार’ िवषय के बारे म¤ ÿा³कलन सिमित (2020-2021) के 9व¤ 

ÿितवेदन (सýहवé लोक सभा) म¤ अंतिवªĶ िटÈपिणयŌ/िसफाåरशŌ पर सरकार Ĭारा कì-

गई-कारªवाई से संबंिधत ÿा³कलन सिमित (2022-2023) के 17व¤ ÿितवेदन (सýहवé 

लोक सभा) के अÅयाय-एक और पांच म¤ अंतिवªÕ ट िटÈपिणयŌ/िसफाåरशŌ के संबंध म¤ 

सरकार Ĭारा अंितम-कì-गई-कारªवाई को दशाªने वाला िववरण ।   

(5) úामीण िवकास मंýालय से संबंिधत ‘ÿधानमंýी आवास योजना – úामीण (पीएमएवाई 

– जी) के िनÕपादन कì समी±ा’ िवषय के बारे म¤ ÿा³कलन सिमित (2021-2022) के 

11व¤ ÿितवेदन (सýहवé लोक सभा) म¤ अंतिवªĶ िटÈपिणयŌ/िसफाåरशŌ पर सरकार Ĭारा 

कì-गई-कारªवाई से संबंिधत ÿा³कलन सिमित (2022-2023) के 22व¤ ÿितवेदन 

(सýहवé लोक सभा) के अÅयाय-एक और पांच म¤ अंतिवªÕ ट िटÈपिणयŌ/िसफाåरशŌ के 

संबंध म¤ सरकार Ĭारा अिंतम-कì-गई-कारªवाई को दशाªने वाला िववरण ।  

(6) गहृ मंýालय (आपदा ÿबंधन ÿभाग) से संबंिधत ‘राÕůीय आपदा मोचन बल कì समी±ा’ 

िवषय के बार ेम¤ ÿा³कलन सिमित (2021-2022) के 13व¤ ÿितवेदन (सýहवé लोक 
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सभा) म¤ अंतिवªĶ िटÈपिणयŌ/िसफाåरशŌ पर सरकार Ĭारा कì-गई-कारªवाई से संबंिधत 

ÿा³कलन सिमित (2022-2023) के 25व¤ ÿितवेदन (सýहवé लोक सभा) के अÅयाय-

एक और पांच म¤ अतंिवªÕ ट िटÈपिणयŌ/िसफाåरशŌ के संबंध म¤ सरकार Ĭारा अंितम-कì-

गई-कारªवाई को दशाªने वाला िववरण ।  

(7) उ°र पूवê ±ेý िवकास मंýालय से संबंिधत ‘उ°र पूवê ±ेý िवकास मंýालय के 

ÿा³कलन और नीितगत पहलू’ िवषय के बार ेम¤ ÿा³कलन सिमित (2022-2023) के 

18व¤ ÿितवेदन (सýहवé लोक सभा) म¤ अंतिवªĶ िटÈपिणयŌ/िसफाåरशŌ पर सरकार Ĭारा 

कì-गई-कारªवाई से संबंिधत ÿा³कलन सिमित (2023-2024) के 29व¤ ÿितवेदन 

(सýहवé लोक सभा) के अÅयाय-एक और पांच म¤ अंतिवªÕ ट िटÈपिणयŌ/िसफाåरशŌ के 

संबंध म¤ सरकार Ĭारा अिंतम-कì-गई-कारªवाई को दशाªने वाला िववरण ।  

________ 

12.3½ hrs 

Committee on the Welfare of Sheduled castes and Scheduled 
Tribes 

Study Visit Reports 

डॉ. फµगन िसहं कुलÖते (मडंला) : महोदय, म§ अनसुूिचत जाितयŌ तथा अनुसूिचत जनजाितयŌ के 

कÐयाण संबंधी सिमित (2024-2025) के िनÌ निलिखत अÅययन दौरा ÿितवेदन (िहÆ दी तथा अंúेजी 

सÖं करण) सभा पटल पर रखता हóं:- 

(1) अनसुूिचत जाितयŌ तथा अनसुूिचत जनजाितयŌ के कÐयाण संबंधी सिमित का 4 से 9 

नवÌबर, 2023 तक गवुाहाटी, दािजªिलंग और िसलीगुड़ी का अÅययन दौरा ÿितवेदन ।   

(2) अनसुूिचत जाितयŌ तथा अनसुूिचत जनजाितयŌ के कÐयाण संबंधी सिमित का 16 से 21 

अĉूबर, 2024 तक मुÆनार, कोि¸च, ब¤गलŁु और भबुनĵेर का अÅययन दौरा ÿितवेदन ।  

________ 
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12.04 hrs   (Hon. Speaker in the Chair)  

 

12.4½ hrs 

STANDING COMMITTEE ON RAILWAYS 

(i)  1st Report 

DR. C. M. RAMESH (ANAKAPALLE): Sir, I beg to present the 1st Report (Hindi 

and English versions) of Standing Committee on Railways (2024-25) on 

Demands for Grants (2024-25) of the Ministry of Railways.  

 

(ii)  Statement  

DR. C. M. RAMESH (ANAKAPALLE): I rise to lay on the Table the Statement 

(Hindi and English versions) on Final Action Taken by Government on the 

recommendations contained in the 17th Report of the Committee (17th Lok 

Sabha) on action taken by Government on the recommendations contained in 

their 16th Report of the Committee (17th Lok Sabha) on the subject ‘Performance 

of Rail Land Development Authority’. 

________ 
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12.05 hrs 
STATEMENT BY MINISTER 

Status of implementation of the recommendations contained in the 2nd 
Report of the Standing Committee on Defence on Demands for Grants 
(2019-20) on Army, Navy, Air Force and Joint Staff (Demand Nos. 19 and 

20) pertaining to the Ministry of Defence 
 

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SANJAY 

SETH): I rise to lay a statement regarding the status of implementation of the 

recommendations contained in the 2nd Report of the Standing Committee on 

Defence on Demands for Grants (2019-20) on Army, Navy, Air Force and Joint 

Staff (Demand Nos. 19 and 20) pertaining to the Ministry of Defence. 

________ 

 

 
 Laid on the Table and also placed in Library, See No. LT 1396 /18/ 24 
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BUSINESS OF THE HOUSE 
12.06 hrs 

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND 

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI ARJUN RAM MEGHWAL): With your permission Sir, I rise to announce 

that Government Business during the remaining part of 3rd Session of 18th Lok 

Sabha will consist of:- 

1. Discussion and voting on the First Batch of Supplementary Demands for 

Grants for the year 2024-25 and introduction, consideration and passing 

of the related Appropriation Bill. 

2.  Consideration and passing of the following Bills:- 

(i)  The Readjustment of Representation of Scheduled Tribes in Assembly 

Constituencies of the State of Goa Bill, 2024; 

(ii) The Carriage of Goods by Sea Bill, 2024; 

(iii) The Bills of Lading Bill, 2024; 

(iv) The Coastal Shipping Bill, 2024; and 

(v)  The Merchant Shipping Bill, 2024. 

    3.  Consideration and passing of the following Bills, as passed by Rajya 

Sabha:- 

(i) The Oilfields (Regulation and Development) Amendment Bill, 2024; and 

(ii) The Boilers Bill, 2024. 

________ 
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माननीय अÅय±: िजन माननीय सदÖयŌ को आज िनयम 377 के अधीन मामलŌ को उठाने कì 

अनमुित ÿदान कì गई है, व ेअपने मामल ेके अनमुोिदत पाठ को तुरंत Óयिĉगत łप स ेसभा पटल 

पर रख द¤ ।   

12.07 hrs 

MATTERS UNDER RULE 377 

(i) Need to re-open Forest Rangers College, Balaghat, Madhya Pradesh 

®ीमती भारती पारधी (बालाघाट) : बालाघाट, मÅय ÿदेश म¤ िÖथत फॉरÖेट र¤जसª कॉलेज कì 

Öथापना 1907 म¤ वन अिधकाåरयŌ को ÿिशि±त करने के उĥेÔय स ेकì गई थी, आज िनिÕøय 

अवÖथा म¤ है ।  यह कॉलेज हमारे देश के वन िवभाग के िलए ÿिशि±त और कुशल किमªयŌ का एक 

महÂवपूणª क¤ þ रहा है ।  यह कॉलेज 1 अÿैल 1990 से मÅय ÿदशे राºय वन िवभाग के ÿशासिनक 

और िव°ीय िनयंýण म¤ है ।  लेिकन वतªमान म¤ इसकì गितिविधयां बंद पड़ी ह§ ।  यह एक अÂयंत िचंता 

का िवषय है ³यŌिक वािनकì ±ेý म¤ हमार ेसामने कई चनुौितयां ह§, जैसे पयाªवरण संर±ण, वनŌ कì 

सरु±ा और वÆयजीव ÿबंधन ।  ऐसे म¤ इस कॉलेज को सिøय करना हमारी ÿाथिमकता होनी चािहए 

।  म§ सरकार स ेआúह करती हóं िक बालाघाट फॉरेÖट र¤जसª कॉलेज को तरुतं पुनः संचािलत िकया 

जाए ।  इसके िलए आवÔयक संसाधन, Öटाफ कì िनयिुĉ और आधुिनक सिुवधाओ ंकì उपलÊधता 

सिुनिĲत कì जाए ।  इससे न केवल वािनकì िश±ा को बल िमलेगा, बिÐक युवाओ ंके िलए रोजगार 

के अवसर भी सृिजत हŌगे ।       

(ii) Need to fix minimum distance between toll plazas from current 60 
km to 100 km 

 
®ी िदलीप शइकìया (दारंग-उदालगड़ुी) : दशे के नेशनल हाईवे पर इस वĉ 983 टोल Èलाजा चल 

रहे ह§ ।  नेशनल हाईवे मामले म¤ महाराÕů और उ°र ÿदेश सबसे ऊपर है ।  वतªमान म¤ इन टोल 

 
 Treated as laid on the Table. 
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ÈलाजŌ पर वाहन चालकŌ को भारी भरकम टोल चकुाना पड़ रहा है, िजससे दशे के आम नागåरकŌ 

पर आिथªक बोझ बढ़ रहा है ।  टोल दरŌ म¤ वािषªक Öतर पर संशोधन हो रहा है, िजससे आवÔयक 

वÖतुओ ंकì पåरवहन लागत भी बढ़ रही ह ैऔर आम नागåरकŌ पर अितåरĉ बोझ पड़ रहा ह ै ।  

वतªमान म¤ देश के कुल राÕůीय राजमागª कì लंबाई लगभग 1,46,000 िकलोमीटर है, जो दूसरा सबसे 

बड़ा वैिĵक सड़क नेटवकª  है ।  वषª 2018-19 म¤ टोल संúह करीब 25 हजार करोड़ Łपये था, जो 

वषª 2022-23 म¤ बढ़कर 54 हजार करोड़ Łपय ेहो गया था और वषª 2024-25 तक इसके 70 हजार 

करोड़ łपए तक पहòचँने कì सÌभावना है ।  क¤ þ सरकार के िदशा-िनद¥शŌ के अनसुार 2 टोल Èलाजा 

के मÅय कम से कम 60 िकमी. कì दूरी होनी चािहए, लेिकन असम राºय म¤ गवुाहाटी राÕůीय राजमागª 

पर केवल 50 िकमी. के मÅय 2 टोल Èलाजा चल रहे है ।  

अतः मेरा क¤ þ सरकार से अनरुोध है िक दशे के नागåरकŌ पर बढ़ते टोल Èलाजा और टोल 

टै³स के भार को कम करने और 2 टोल ÈलाजŌ के मÅय दूरी को कम स ेकम 100 िकमी. करने के 

िवषय म¤ जÐद से जÐद सकाराÂमक कदम उठाने का कĶ कर¤ ।            

(iii) Need to start graduate courses in IIHT, Bargah, Odisha and also 
provide basic infrastructure facilities at Balijori Handloom Market 

 
®ी ÿदीप पुरोिहत (बारगढ़) : म§ सरकार का Åयान ओिडशा के बरगढ़ िजले म¤ िÖथत भारतीय 

हथकरघा ÿौīोिगकì सÖंथान के िवकास और बिलजोरी हथकरघा बाजार कì अवसंरचना सुधार कì 

ओर आकिषªत करना चाहता हóं ।  यह संÖथान पिĲमी ओिडशा के 7 िजलŌ कì सेवा करता है,जो 

अपनी समĦृ हथकरघा िवरासत,िवशेष łप से ÿिसĦ सबंलपरुी सािड़यŌ और वľŌ के िलए जाना 

जाता है । पूवª मंýी ®ी गंगवार जी ने IIHT बरगढ़ म¤ Öनातक पाठ्यøम शłु करने कì घोषणा कì थी, 

लेिकन यह अभी तक लागू नहé हो सका है, िजससे िवīािथªयŌ और कारीगरŌ म¤ िनराशा है साथ 

ही,बरगढ़ म¤ िÖथत बिलजोरी हथकरघा बाजार, जो रोज 12 घंटे संचािलत होता है, Öथानीय बनुकरŌ 

और ÓयापाåरयŌ के िलए जीवनरखेा है ।  लेिकन इस बाजार म¤ बुिनयादी अवसंरचना कì भारी कमी 

है, िजससे इसका पूणª िवकास बािधत हो रहा है म§ सरकार से आúह करता हóं िक IIHT बरगढ़ म¤ 
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Öनातक पाठ्यøम जÐद शłु िकए जाए ंऔर बिलजोरी बाजार कì अवसंरचना िवकास के िलए पयाªĮ 

धनरािश आवंिटत कì जाए ।  ये कदम न केवल ओिडशा कì हथकरघा िवरासत को संरि±त कर¤ग,े 

बिÐक ±ेý के कारीगरŌ को सशĉ बनाने और रोजगार के नए अवसर सिृजत करने म¤ भी मदद       

कर¤गे ।  म§ सरकार से इस मामले म¤ शीŅ कारªवाई कì अप±ेा करता हóं ।    

   

(iv) Need to abolish service charges on Industries in Delhi under  
DIDOM Act 

 
®ी योगेÆþ चांदोिलया (उ°र-पिĲम िदÐली) : म§ िदÐली के औīोिगक ±ेý कì ददुªशा कì ओर 

सरकार का Åयान आकिषªत करना चाहता हó,ँ जो दोहरे कराधान और बिुनयादी सिुवधाओ ंके अभाव 

के बोझ तले संघषª कर रहा है । िदÐली म¤ उīोगपित संपि° कर के अलावा DIDOM अिधिनयम के 

तहत भारी सेवा शुÐक का भगुतान करन ेको मजबूर है ।  यह दोहरा कराधान उīोग को पंग ुबना रहा 

है और इसके िवकास म¤ बाधा डाल रहा है ।  DIDOM अिधिनयम सड़कŌ के िनमाªण और रखरखाव 

जैसी सेवाओ ंके िलए शÐुक और ÿभार लगाता है । बुिनयादी सुिवधाओ ंका अभाव: DSIIDC को 

करŌ का भगुतान करने के बावजूद, उīोगपितयŌ को Öůीट लाइट, पैदल याýी मागª, उिचत Öव¸छता 

और सरु±ा के िलए बाड़ लगाने जैसी बुिनयादी सिुवधाए ँनहé िमल रही ह§ ।  बुिनयादी ढांचे कì यह 

कमी न केवल उīोग कì उÂपादकता को ÿभािवत कर रही है, बिÐक ®िमकŌ कì सरु±ा को भी खतर े

म¤ डाल रही है ।  DIDOM कर को समाĮ करने और केवल एक ही कर के ÿावधान का म§ िनवेदन 

करता हó ँ ।  म§ सरकार स ेअनरुोध करता हóं िक वह िदÐली के औīोिगक ±ेý के सामने आने वाली 

समÖयाओ ंके समाधान के िलए आवÔयक कदम उठाए ।      

  

(v) Need to regulate social media to address its negative impact upon 
youths of the country 

SHRI P. P. CHAUDHARY (PALI): I draw the attention of the Hon'ble Minister of 

Electronics and Information Technology to the critical issue of social media's 
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impact on our youth. Social media’s growing influence on Indian youth is shaping 

their lives in ways that demand immediate intervention. With over 398 million 

young users in India, teenagers spend an average of 2-3 hours daily on 

platforms like Instagram and YouTube. Beyond issues like dependency and 

mental health concerns, unregulated use exposes children to misinformation, 

skewed ideologies and harmful opinions during their formative years, impacting 

their emotional development and core values. Studies by NIMHANS reveal that 

27% of teens show signs of social media addiction, leading to anxiety, poor 

academic performance and sleep disorders. ICSSR research highlights that 

65% of teens feel pressured by influencers, damaging their self-esteem. 

Furthermore, unchecked exposure to radical ideas and manipulated content can 

foster negative thoughts in children in their critical growing years. Countries like 

Australia, the US, and the EU have introduced stricter regulations to address 

these challenges, ensuring healthier digital engagement for their youth. I urge 

the Ministry of Electronics and Information Technology to give fair resolutions to 

address this matter and protect the architects of our nation’s future.  

     

(vi) Need to resume payment of compensation to farmers whose land 
was acquired by Army for construction of ditches in 1971 in Reasi 

Assembly Segment in Jammu Parliamentary Constituency 
 

®ी जुगल िकशोर (जÌमू) : मै माननीय र±ा मंýी जी से यह मांग रखना चाहता हó ँिक मेर ेसंसदीय 

±ेý जÌमू लोकसभा åरयासी िवधानसभा छÌब गावँ सामवा से हमीरपरु िजसमे (कमवा, पं̧ तुत, 

पलातन, गरार, सÆैय, हमीरपरु) सभी कì जमीने (2381 कनाल) Ditch बनाने के िलए 1971 म¤ 
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आमê Ĭारा ली गई थी ।  1972 स ेलेकर मुवावजा वहा ँ के िकसानो को िमलता आ रहा था जो 

िसतÌबर 2012 तक िमलता रहा उसके बाद मुवावजा देना बंद कर िदया गया है ।  सभी गावँ म¤ गरीब 

िकसान रहते है िजनकì रोजी रोटी इसी जमीन से चलती थी अब वो बहòत तंगी से अपना जीवन जीते 

है उÆह¤ जÐद से मुवावजा िदया जाय िपछला भी और आगे से सही से िमले िजससे वो िकसान अपना 

गजुर बसर कर सक¤  ।                  

 

(vii) Need to take steps for extensive study and research work on 
Assamese language by Central Universities and Academic Research 

Institutions 
SHRI KAMAKHYA PRASAD TASA (KAZIRANGA): Assamese is one of India's 

22 officially recognized languages and the official language of Assam. With over 

15 million native speakers, it's a vital part of the region's culture and identity. The 

Assamese language has its roots in Old Indo-Aryan dialects, specifically the 

Magadhi Prakrit and Kamarupi dialects, with influences from Austroasiatic 

languages. Its script, derived from the Bengali-Assamese alphabet, has been in 

use since the 2nd century AD. The language has undergone significant 

development, with notable contributions from scholars like Srimanta Sankardev, 

who used the Bajrabali language in his works. Assamese has also been 

enriched by languages like Bodo, Dimasa, and Karbi. Recently, the Government 

of India recognized Assamese as a classical language, alongside Marathi, Pali, 

Prakrit, and Bengali. This recognition acknowledges Assamese's rich literary 

and cultural heritage. Assamese has several dialects, including Kamrupi, 

Goalpariya, and Eastern Assamese. Additionally, there are creole languages 

Nagamese and Sadri, also Mundari, Santhali, Bengali is now parts of Assam 
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influenced by Assamese Language in Assam, which have emerged as lingua 

francas in certain regions. Overall, Assamese is a vibrant language with a rich 

history and cultural significance. Though Assamese Language is a major 

language, studied by many universities, lots of reasearch done, I like to request 

ministry of Education to allow extensive study, research work on Assamese 

language in the Central Universities and Academic Research Institutions.  

 

(viii) Regarding adverse impact of social media on children of    
the country 

 
DR. K. SUDHAKAR (CHIKKBALLAPUR): Children between the ages of 9 and 

17 are dedicating between three to six hours each day to social media platforms, 

with a significant number exceeding six hours daily. This extensive usage has 

detrimental effects on their mental and psychological well-being, often resulting 

in increased aggression. Currently, there are 398 million young social media 

users in India. A 2023 study conducted by the Internet and Mobile Association 

of India (IAMAI) indicates that teenagers typically spend over 2-3 hours on 

platforms such as Instagram and YouTube. Furthermore, a recent report from 

the National Institute of Mental Health and Neurosciences (NIMHANS) reveals 

that 27% of Indian teenagers exhibit signs of social media dependency, which 

can lead to diminished concentration, poor academic performance, and various 

mental health issues. This addiction can manifest in several ways, including 

impatience, aggression, difficulties with concentration and memory, headaches, 

discomfort in the eyes and back, stress, communication challenges, lethargy, 
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and even depression. The proliferation of explicit and violent content on social 

media occurs without adequate regulation. It is imperative to implement 

regulations and consider banning social media access for children in the country. 

Additionally, schools should provide counselling services, and digital detox 

programs should be promoted.        

 

(ix) Need to expedite completion of Fishing Harbour at Pudimadaka in 
Anakapalle district, Andhra Pradesh 

DR. C. M. RAMESH (ANAKAPALLE): The Sagarmala Project is a national 

initiative to develop India’s Coastal infrastructure maritime trade and port 

connectivity and meant for maritime prosperity. Many projects have been taken 

up under Sagarmala and one of them funded under this is Fishing Harbor at 

Pudimadaka in Atchutapuram Mandal, Anakapalli District, Andhra Pradesh. This 

project was inaugurated by our Hon’ble Prime Minister and a sum of Rs 387 

crores has been allocated for the proposed Harbor, which includes fishing jetties, 

cold storage, dredging, breakwater, quay, etc. The Andhra Pradesh Government 

have already allotted 37 acres of Land for the purpose. With 75 kms of coastline 

and nearly 90,000 fishermen, Anakapalli has 32 coastal villages, 28 fish landing 

centres, 2350 marine fishing fleet with fish landing of nearly 30,000 metric tons 

amounting to nearly Rs.300 crores. Fishing Harbor at Pudimadaka will prove 

transformation in the lives of fishermen and local economy. I would request the 

Ministry of Ports, Shipping and Waterways for expeditious completion of the 

project for the benefit of the people of Anakapalle. 
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(x) Regarding alleged intervention of officials in the functioning of Gram 
Panchayat Sarpanch in Dadra and Nagar Haveli Parliamentary 

Constituency 
 

®ीमती कलाबेन मोहनभाई देलकर (दादरा और नागर हवेली) : संसदीय ±ेý दादरा और नगर 

हवेली म¤ úाम पचंायतŌ को अिधक शिĉया ँÿदान करने से वे Öथानीय Öतर पर िनणªय ले सक¤ गी और 

िवकास कायŎ म¤ तेजी आएगी ।  मेरे संसदीय ±ेý म¤ úाम पंचायतŌ के सरपंच िजला पंचायत और नगर 

पािलका के पास उ¸च Öतर के अिधकारी Öथानीय Öतर पर िनणªय लेने म¤ हÖत±ेप करने के कारण, 

úाम पंचायतŌ और úामवािसयŌ के िहत के कामŌ को करने म¤ बहòत मुिÔकले आ रही है! उनके िवकास 

कामŌ को करने म¤ काफ़ì किठनाइओ और चुनौितयŌ का सामना करना पड़ रहा है िजससे जनिहत 

के िवकास काम ÿभािवत हो रहे ह§ ।  उ¸च Öतर के अिधकारी Öथानीय Öतर पर िनणªय लेने म¤ 

हÖत±ेप करते है िजसस ेÖथानीय िवकास कामŌ को गित नहé िमल रही है ।  म§ सरकार से िनवेदन 

करना चाहóंगी िक मेरे संसदीय ±ेý म¤ úाम पंचायतŌ के सरपचं िजला पंचायत और नगर पािलका के 

जनिहत के कÐयाण और िवकास कायŎ म¤ उ¸च Öतर के अिधकाåरयŌ को Öथानीय Öतर पर िनणªय 

लेन ेम¤ हÖत±ेप करने से रोका जाना चािहए तभी मेर ेसंसदीय ±ेý के úाम पंचायतŌ और Öथानीय 

िवकास कामŌ को गित िमल सकेगी ।  म§ आशा करती हó ँिक सरकार इस संबंध म¤ आवÔयक कायªवाही 

कर¤गी ।  

(xi)  Need to establish a Banana Research Centre and Agriculture College 
in Burhanpur district, Madhya Pradesh 

 
®ी ²ानĵेर पाटील (खÁडवा) : मेरा संसदीय ±ेý खÁडवा (मÅय ÿदेश) के अंतगªत बुरहानपुर िजला 

केले के उÂपादन के िलए देश भर म¤ जाना जाता है ।  ऐसे म¤ यहां एक केला अनसुंधान क¤ þ और कृिष 

महािवīालय कì Öथापना िनिĲत łप से िकसानŌ कì आय बढ़ाने और ±ेý के समú िवकास म¤ 

सहायक होगी ।  अनसुंधान क¤ þ के माÅयम से रोग ÿितरोधी, अिधक उÂपादक और बेहतर गुणव°ा 
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वाले केले कì नई िकÖम¤ िवकिसत कì जा सक¤ गी िजससे िकसानŌ को खेती कì आधुिनक तकनीकŌ 

जैसे िűप िसंचाई, खाद ÿबंधन, कìटनाशकŌ का वै²ािनक उपयोग आिद के बारे म¤ ÿिशि±त िकया 

जा सकेगा ।  अनसुंधान क¤ þ और कृिष महािवīालय के Öथािपत होन ेसे Öथानीय यवुाओ ंको रोजगार 

के अवसर ÿाĮ हŌग े ।  केले के उÂपादन और ÿसÖंकरण से जड़ेु उīोगŌ के िवकास से ±ेý कì 

अथªÓयवÖथा मजबूत होगी ।  केला अनसुंधान क¤ þ एक पयªटक आकषªण का क¤ þ बनेगा ।  अनसुंधान 

क¤ þ के माÅयम से अंतरराÕůीय बाजार कì मांग के अनłुप उ¸च गणुव°ा वाले केले का उÂपादन 

कर¤गी ।  उ¸च गणुव°ा वाले केले उÂपादŌ का िनयाªत भारत कì छिव को अंतरराÕůीय Öतर पर 

बढ़ाएगा ।  िजससे भारत को िवदेशी मþुा अिजªत होगी और िकसानŌ कì आय म¤ भी वृिĦ होगी ।  म§ 

माननीय कृिष मýंी स े िनवेदन करना चाहóंगा िक बुरहानपरु म¤ केला अनुसंधान क¤ þ एवं कृिष 

महािवīालय कì Öथापना कì जाय े।         

  

(xii) Need to bring policy on use of GM crops ensuring protection of                        
agro-biodiversity and livelihood of farmers 

 
SHRI DUSHYANT SINGH (JHALAWAR-BARAN): I draw the attention of the 

Government to the growing concerns raised by farmers across India regarding 

genetically modified (GM) crops. Farmer unions from many states, including my 

constituency of Jhalawar-Baran, Rajasthan, have passed a resolution opposing 

GM crops, deeming them unnecessary, unsafe, and harmful to our agriculture 

and food systems. Farmers have highlighted the risks the GM crops pose to 

biosecurity, biodiversity, and public health. These concerns are amplified by the 

fact that many countries have banned or heavily restricted GM crop cultivation. 

India's experience with Bt cotton has shown increased chemical use, stagnating 

yields, and growing farmer distress. Furthermore, farmers are alarmed by the 
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increasing corporate control over seeds and genetic material through Intellectual 

Property Rights (IPR), threatening India's agricultural sovereignty. The failure of 

Bt cotton to control pests has worsened the crisis, especially for cotton farmers 

in my constituency, where yields are declining, and input costs are rising. 

Farmers demand a comprehensive national policy on GM crops, one that is 

precautionary, transparent, and includes stakeholder consultations. I urge the 

Government to address these concerns and ensure that any policy on GM crops 

prioritizes the protection of agro-biodiversity, food security, and farmers' 

livelihoods.    

 

(xiii) Need to rehabilitate the slum dwellers in Paradip Port area in 
Jagatsinghpur Parliamentary Constituency, Odisha 

 
SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): Paradip Port in 

Jagatsinghpur Parliamentary Constituency in Odisha is one of the largest ports 

in Country's East Coast and has been performing as number one Port authority 

in handling of cargo, mostly Iron ore and coal.  Besides the establishment of Port 

authority, many large industrial establishments like IFFCO, IOCL, PPL and 

number of small and medium industries are operating within and periphery of 

Paradip Port region. The manual labourers who extend services as daily wage 

labourers as per requirement of Paradip Port and other industrial set ups have 

been residing in many pockets inside the Paradip Port authority region as well 

as in the periphery of the port area as slum dwellers since long.  The social and 

health conditions of these slum dwellers, living in fragmented manner inside and 
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outside of Paradip Port is pitiable and they are also debarred from getting 

minimum basic facilities provided by the Government. Therefore, I urge the 

minister of Ports, Shipping and Waterways to kindly look into the matter on 

priority basis and initiate for their rehabilitation in concrete buildings having 

facilities of housing, water and sanitation, schooling, anganwadi centers, market, 

park and other facilities. I would also like to attract the attention of the Hon'ble 

Minister for beautification of Paradip Town in order to attract investment and 

create employment opportunity for local people.     

      

(xiv) Need to reopen the National Film Development Corporation (NFDC) 
Centre in Thiruvananthapuram, Kerala 

 
DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I wish to draw the 

attention of the Hon’ble Minister of Information and Broadcasting to the recent 

closure of the National Film Development Corporation (NFDC) centre in 

Thiruvananthapuram, following staff transfers mandated by NFDC. This decision 

has caused considerable disruption within Kerala’s film fraternity, affecting 

countless cinema artists and pensioners who have long relied on the centre’s 

services and support. For over three decades, the Thiruvananthapuram’s NDFC 

has been a cornerstone of Kerala's cinematic heritage, nurturing talent and 

promoting regional cinema. Its closure not only jeopardises the livelihoods of 

many in the local film industry but also reflects a troubling disregard for the 

preservation of cultural legacy. With the Thiruvananthapuram centre no longer 

operational, the Chennai regional office remains the sole NFDC presence in 
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South India, leaving a significant gap in support for artists and filmmakers in the 

region. I therefore, urge the Hon’ble Minister of Information and Broadcasting to 

intervene and facilitate the reopening of the Thiruvananthapuram NFDC Centre 

which is essential to ensure the preservation of Kerala's rich cultural heritage as 

also the continued development of regional cinema.    

       

(xv) Regarding railway related issues of Sonipat  
Parliamentary Constituency, Haryana 

®ी सतपाल āĺचारी (सोनीपत) : म§ माननीय रेल मंýी जी से िनवेदन करता हó ँ िक सोनीपत 

लोकसभा के रेलवे संबिधत िनÌन मांगो पर यथाशीŅ आवÔयक कारªवाई कì जाए :- 

1)  ůेन नंबर 04584/04013 का िवÖतार गोहाना- रोहतक-रेवाड़ी-नारनौल मागª से जयपरु 

तक िकया जाए ।   

2)  ůेन नंबर 14028/01616 का िवÖतार रéगस तक िकया जाए ।   

3)  ůेन नंबर 04971/04982 इसके लाइ ओवर से जéद से जयपुर वाया नारनौल नयी गाडी 

का संचालन करा जाए ।   

4)  सोनीपत और गÆनौर म¤ खाटूÔयाम जाने वाली गाडी नंबर 22451/22452 (चंडीगढ़-

बांþा-चंडीगढ़) का ठहराव िदया जाए ।   

5)  जुलाना म¤ ůेन नंबर 14623/14624 और 20409/20410 का ठहराव िदया जाए ।   

6)  जुलाना Öटेशन पर यािýयŌ कì सिुवधा के िलए डÖटिबन, cctv कैमरा लगवाया जाए 

और Èलेटफामª नंबर 1 कì ऊँचाई बढ़ाई जाए और जलुाना हांसी फाटक पर ROB 

बनाया जाए ।   

7)  हåरĬार/कुŁ±ेý से जयपरु वाया कैथल-जéद-रेवाड़ी-नारनौल नयी ůेन का संचालन 

करवाया जाए.  

8)  लॉक डाउन के समय बंद हòई ůेन नंबर 13007/13008 (उīान आभा ए³सÿेस), 
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19023/19024 (िफ़रोज़पुर जनता ए³सÿेस) और 54641/54642 (िदÐली िफ़रोज़परु 

पैस¤जर) का संचालन िफर से शुł िकया जाए ।  

मेरा सझुाव है िक ůेन नंबर 19023/19024 को वाया सूरत-रéगस-नारनौल-रवेाड़ी-रोहतक 

मागª से चलाया जा सकता है ।  इसके अितåरĉ 13007/13008 को वाया भुसावल सूरत-रéगस-

नारनौल-रेवाड़ी-रोहतक मागª से चलाया जा सकता है । इन ůेनŌ के मागª पåरवतªन से जéद को 

राजÖथान के खाटूÔयाम मंिदर से कनेि³टिवटी िमलेगी और जनता को सुिवधा िमलेगी ।  

          

(xvi) Need to constitute an apex committee to address the problems 
posed to Telangana by Polavaram Multi-Purpose Irrigation Project 

 
SHRI RAMASAHAYAM RAGHURAM REDDY (KHAMMAM): The Polavaram 

Multi-Purpose Irrigation Project, initiated by Andhra Pradesh, aims to utilize the 

Godavari River water with a Full Reservoir Level (FRL) of +45.72 meters and a 

storage capacity of 194.60 TMC. The backwater effect from this project is 

expected to inundate agricultural fields and areas in Telangana's Bhadradri 

Kothagudem district, including Burgampahad, Aswapuram, and Dummugudem 

mandals. The rising water levels will submerge about 1,090 acres of land. Flood 

banks were constructed in 2002-03 along the Godavari to protect Bhadrachalam 

and its surroundings. However, the backwater effect, worsened by local streams 

like Kinnerasani and Murredu, has caused severe flooding, particularly in 

Bhadrachalam. In response, the Telangana Government has proposed the 

construction of additional flood banks at an estimated cost of Rs. 4,100 crores. 

These banks would extend over 83 kilometers along both flanks of the Godavari, 

from Sanjeev Reddypalem to Ammagaripalli and from Bhadrachalam to 
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Dummugudem Mandal. I urge for the formation of an Apex Committee by the 

Minister of Jal Shakti to address the backwater issues caused by the Polavaram 

project, based on the proposal of Telengana Government. 

 

(xvii) Regarding pollution of Buddha Nullah, a tributary of Sutlej river                                    
due to untreated industrial effluents in Punjab. 

 
SHRI AMRINDER SINGH RAJA WARRING (LUDHIANA): I would like to draw 

the of the attentionof the Government towards Buddha Nullah, once known as 

Buddha Dariya, a tributary of the Sutlej River passes through Ludhiana. Once a 

source of life, it is now severely polluted, primarily due to untreated industrial 

effluents and sewage. The water, blackened by contaminants, is not fit for 

irrigation and poses significant health risks to nearby residents. Local reports 

link the pollution to rising cases of cancer and other serious health issues in the 

area. A Punjab Pollution Control Board (PPCB) report reveals that 54 dyeing 

units in Ludhiana are not connected to Common Effluent Treatment Plants 

(CETPs) and continue to discharge untreated waste into the Nullah. Even the 

operational CETPs fail to comply with discharge norms, aggravating the 

pollution. Despite orders from the National Green Tribunal (NGT) to enforce 

environmental standards and penalize violators, implementation remains 

inadequate. To combat this issue, immediate attention is needed. The 

Government must prioritize restoring Buddha Nullah to safeguard public health 

and protect the environment. It is the need of the hour to enforce compliance 

and ensure accountability in this escalating crisis.     
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(xviii) Need to stop mining activities in the region around  
Gandhamardan Hills in Odisha 

 
SHRI SAPTAGIRI SANKAR ULAKA (KORAPUT): I would like to draw urgent 

attention of the Government towards the renewed threat of mining in the 

ecologically and culturally significant Gandhamardan Hills, spanning Odisha's 

Bargarh and Balangir districts. Mahanadi Mines and Minerals Pvt Ltd has 

acquired 112 acres of land in villages around the hills, raising fears of bauxite 

exploitation. Renowned for their biodiversity, these hills host over 1,200 plant 

species, including 220 medicinal varieties essential to Ayurvedic practices, 

serving over 50,000 individuals annually. For the 55,000 tribal residents, the hills 

are a spiritual and livelihood cornerstone. The sacred Nrusinghanath and 

Harishankar temples, embodying Odisha's cultural heritage, face desecration. 

Mining threatens to destroy ecosystems, decimate biodiversity, and eliminate 

medicinal plants critical to traditional healthcare. It would displace the livelihoods 

of thousands of tribal people, plunging them into uncertainty. Culturally, the 

sanctity of the Nrusinghanath and Harishankar temples and other sacred sites 

would be irreparably damaged, eroding the community’s spiritual fabric. Would 

urge the Central Government to halt mining to preserve the region’s ecological 

and cultural sanctity as well ensure transparency and community consent in land 

use decisions. Designate the Gandhamardan Hills as a protected area. 
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(xix) Need to implement National Food Security Act effectively in the 

country 
 

SHRI SASIKANTH SENTHIL (TIRUVALLUR): There have been alarming 

reports of mass cancellation or proposed cancellation of ration cards under the 

National Food Security Act (NFSA) across several states. These developments 

pose a severe threat to the food security of millions of vulnerable citizens who 

depend on subsidized rations for their sustenance. Reports suggest that a 

significant number of ration cards have been cancelled in the financial years 

2023-24 and 2024-25. State-wise figures remain unclear. It is imperative to 

provide transparency on the exact number of cancellations across states during 

this period. Further, there is considerable ambiguity regarding the Ministry’s 

directives on completing e-KYC formalities, potentially depriving deserving 

beneficiaries of their entitlements. Additionally, it is crucial to ascertain whether 

the Ministry ensures that the list of cancelled ration cards is accessible on its 

official portal for public scrutiny and accountability. Instances have surfaced of 

ration card cancellations being executed arbitrarily, without valid justification, 

leading to severe consequences such as starvation deaths, as seen in the tragic 

case in Jharkhand. These matters demand immediate attention and detailed 

clarification to ensure that NFSA, a cornerstone of our social welfare framework, 

is implemented effectively and justly, safeguarding the rights of the most 

marginalised sections.           
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(xx) Need to ensure supply of DAP to farmers 

®ी बाबू िसहं कुशवाहा (जौनपुर) : इस समय रबी फसल कì बवुाई का सीजन चल रहा है, और 

िकसानŌ को डीएपी खाद नहé िमल रही है ।  सरकारी िवतरण क¤ þŌ पर हो रही अिनयिमतताओ ंने 

िकसानŌ कì परशेािनयŌ को और बढ़ा िदया है ।  िकसान िदनभर लाइन म¤ खड़े रहते ह§, परतं ुशाम 

होते-होते उÆह¤ खाली हाथ लौटना पड़ता है ।  ऐसा भी देखने म¤ आया है िक सरकारी क¤ þŌ पर 

उपलÊध खाद को ÿाइवेट डीलरŌ को बेच िदया जाता है, िजससे जłरतमंद िकसानŌ तक खाद नहé 

पहòंच पाती ।  खाद िवतरण म¤ कुछ वगª और जाित िवशेष के लोगŌ को भी ÿाथिमकता दी जा रही है, 

जो अÆय िकसानŌ के िलए असमानता और किठनाइयŌ का कारण बन रहा है ।  ऐसे पीक सीजन म¤, 

जब िकसानŌ को खाद कì अÂयिधक आवÔयकता है, बाजार से डीएपी खाद ही गायब हो गई है, 

िजससे उनकì िÖथित और अिधक जिटल हो गई है ।  माननीय मंýी जी से मेरा िवनă आúह है िक 

िकसानŌ को समय पर खाद मुहैया कराय¤ और सरकारी िवतरण क¤ þŌ पर हो रही कालाबाजारी पर 

स´त कारªवाई कर¤ ।  साथ ही, छोटे और जłरतमंद िकसानŌ को ÿाथिमकता दी जाए, तािक वे 

समय पर अपनी फसल कì बुवाई कर सक¤  ।        

   

(xxi) Need to ensure implementation of reservation policy in recruitment 
to the post of lecturer, associate professor and professors in               

central and state universities 
 

®ी वीरÆेþ िसहं (चÆदौली) : देश म¤ अनुसूिचत जाित, अनुसूिचत जनजाित एवं िपछड़ी जाित के 

योµय अËयिथªयŌ को उनके हक से वंिचत िकया जा रहा ह§ ।  दशे के कई महÂवपूणª क¤ þीय व ÿादेिशक 

िवĵिवīालय म¤ दजªनŌ कì सं́ या म¤ ल³ेचरर, एसोिसएट ÿोफ़ेसर, ÿोफेसर के पद åरĉ होने के 

बावजूद एक-एक िवषय के एक-एक पद का िव²ापन ÿकािशत िकया जाता ह§ तािक वो आर±ण के 

दायर ेसे बाहर आ जाए ँतथा वहां पर सामाÆय ®ेणी के अËयिथªयŌ कì िनयुिĉ हो सके, साथ ही साथ 
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एक से ºयादा पदŌ के सापे± म¤ अनसुूिचत जाित, अनसूुिचत जनजाित एवं िपछड़े वगª के अËयिथªयŌ 

को अयोµय बताकर चयन से वंिचत कर िदया जाता ह§ ।  यह देश के संिवधान िजसम¤ डॉ भीमराव 

अÌबेडकर जी ने कमजोर व वंिचत समाज के िहत म¤ उनकì र±ा व संर±ण हेत ुआर±ण का कानून 

बनाया था, साथ ही साथ मंडल आयोग कì िसफाåरश िजसके Ĭारा िपछड़ी समाज के कमजोर 

अËयथê भी लाभािÆवत होते थे, उसके अनłुप नहé है ।  

हम सरकार से मांग करते है िक सरकार िव²ापन के अनसुार योµय अËयथê न पाए जाने कì 

दशा म¤ उस पद को संरि±त रखा जाए व बैकलॉक के जåरये पनुः भतê ÿिøया लागू कर अनुसूिचत 

जाित, अनसुूिचत जनजाित एवं िपछड़ी जाित कì भतê ÿिøया के अनसुार उÆह¤ आर±ण का लाभ 

दनेे हेत ुएडवाइजरी जारी कì जाए ।         

 

(xxii) Need to provide dry ash of Thermal Power Plants at free of cost or 
subsidised price to MSME companies manufacturing dry bricks 

 
SHRI ESWARASAMY K. (POLLACHI): In 1999, the Union Government 

encouraged the companies to provide free dry ash from thermal power plants to 

kilns so that they would not harm the environment, but today the same 

Government is destroying these companies. Government Order No. 763 dated 

14/09/1999 has ordered that at least 20% of the dry ash generated from thermal 

power plants should be provided free of cost to the companies that manufacture 

bricks and building materials from that dry ash. In December 2021, the Hon'ble 

National Green Tribunal (NGT) had issued an interim order against the order 

issued by the MOEF, considering the environmental pollution and the welfare of 

MSME companies. About 25,000 MSME companies across India are operating 

on this dry ash. It is the livelihood of lakhs of workers. Currently, due to the non-
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provision of free dry ash, about 60% of the companies have been pushed into a 

very poor situation and their accounts in banks are in NPA status. Therefore, as 

per the guidelines of Government Order 763(e) of the Pollution Control Board, I 

request the Union Government to provide it free of cost or at a preferential price 

to MSME companies manufacturing dry bricks. 

 

(xxiii) Need to include Vedavathi Lift Irrigation, Gundrevula and    
Rejolibanda Diversion Scheme Project in Andhra Pradesh under 
Accelerated Irrigation Benefit Programme of Pradhan Mantri Krishi 
Sinchayee Yojana 

 
SHRI BASTIPATI NAGARAJU (KURNOOL): I rise to bring attention of the 

Government to the distressing situation in Kurnool, where 50% of the population 

resides in drought-prone zones. Our farmers face repeated droughts and lack 

adequate water for irrigation, forcing many to leave their homes and livelihoods 

in search of better opportunities. In March 2019, Andhra Pradesh Government 

initiated the Vedavathi Lift Irrigation, Gundrevula, and Rajolibanda Diversion 

Scheme (RDS) projects to address this crisis. Unfortunately, these critical 

projects have been stagnated, exacerbating the hardships of our farmers. 

Currently the Andhra Pradesh Government has allocated ₹16,705 crores in its 

latest budget, prioritising the completion of these irrigation projects. It has also 

introduced a forward-looking Water Policy aimed at bringing water to every 

possible field. To support this initiative, I urge the Central Government to include 

the Vedavathi Lift Irrigation, Gundrevula, and RDS projects under the Pradhan 

Mantri Krishi Sinchayee Yojana's Accelerated Irrigation Benefit Program. This 
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will transform Rayalaseema into "Ratnalaseema" ensuring a better future for the 

people of the region.   

 

(xxiv) Need to rehabilitate the hutment dwellers residing on the land of             
Mumbai Port 

 
SHRI ARVIND GANPAT SAWANT (MUMBAI SOUTH): Mumbai port was one 

of the finest ports in the country and has played a pivotal role in the development 

of the national economy. Even today, it caters to 8.61 percent of the country's 

sea-borne trade handled by major ports of the country in terms of volume. It 

caters to 16.07% of POL Traffic handled by the Major Ports. It has handled a 

record break Cargo even during the Corona pandemic. But to develop it today, 

Mumbai Port Authority (MbPA) is in a miserable financial position. In fact, to 

increase the revenue of MbPA, I myself consistently persuaded with the Hon’ble 

PM & Shipping Minister for developing the port and make it fully functional for 

huge vessels to enter into port and embark from it. As the decision for revival 

was not taken on time along with the reduction in the staff, huge encroachment 

has taken place on the land of MbPA. Thousands of Hutment dwellers are 

residing for more than 20 years. To revive the Mumbai port and rehabilitate the 

existing hutment dwellers by granting ‘Pucca ghar’ a dream project of Hon’ble 

PM, holistic plan, approach and execution is required. 
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(xxv) Need to conduct a survey to identify the eligible landless families 
in Maharashtra and provide them land legally ensuring them to avail the 

Government facilities 
 

SHRI VISHALDADA PRAKASHBAPU PATIL (SANGLI): Numerous rural 

families across India, particularly in Maharashtra, get denied essential welfare 

benefits as they are treated like encroachers. In Maharashtra, many such 

families have been residing for generations on Gayran and Gowthan but their 

claim today is not recognised as it is seen as if they have encroached upon 

Government or forest land. This takes away the claim to ownership of their land 

as property, hindering their access to basic amenities and schemes such as 

those relating to sanitation, clean water, and electricity. In past repeated calls for 

recognition and legalisation of these lands has been demanded but the 

Government of Maharashtra is yet to take decisive action. I urge the Government 

of India to consider a pragmatic approach towards land regularisation. This 

would provide security of tenure facilitating development. It is recommended to 

conduct a survey to identify such eligible families and provide the necessary land 

to the landless villagers so that they can legalise their homes. By implementing 

these measures, it can be ensured that no deserving family is left behind and 

that the promise of inclusive development is realised for all. 

 

(xxvi) Regarding inclusion of Kudmi Tribe in the list of Scheduled Tribes 

®ी चÆþ ÿकाश चौधरी (िगåरडीह) :  अखÁड भारत के पहला Census म¤ ही कुड़िमयŌ को Jhari 

Tribes or Wood Tribes िचिÆहत िकया गया था | इस Census के बाद ही वहृत् छोटा नागपरु 
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Schedule District घोिषत कर Schedule District Act 1874 पाåरत िकया गया था, जो 25 

November 1949 तक लागू था ।  इस वृहत् छोटा नागपरु म¤ कुड़मी जनजाित कì आबादी सभी 

जनजाित से अिधक था । Bihar-Orissa Province बनने के पूवª ही Chhotanagpur Tenancy 

Act 1908 पाåरत िकया गया िजसम¤ कुड़मी को Aboriginal Raiyat (आिदवासी रैयत) कहा गया 

था । 1911 के Census म¤ कुड़मी को Aboriginal (आिदवासी) िलखा गया और 1913 म¤ कुड़मी 

Aboriginal Tribe होने के कारण अÆय बारह जनजाित (Aboriginal Tribes) के साथ इÆह¤ भी 

Indian Succession Act 1865 से अलग रखा गया, ³यŌिक इन सभी जनजाित का अपना-अपना 

Custom है और उसी से ये लोग गाइड होते ह§ ।  Tribe लोगŌ का वही एकमाý पहला और अंितम 

Custom notification है ।  1950 म¤ िजस तरह स े1931 के Tribes को ही Scheduled Tribes 

बनाया है,परÆतु सभी Tribes को आजतक Scheduled Tribes नहé बनाया है | माननीय 

जनजातीय कायª मंýी जी से बस यही उ°र चािहए िक िकन कारणŌ से कुड़मी समुदाय को 1931 के 

tribes म¤ शािमल होने के बावजूद 1950 म¤ Scheduled Tribes नहé बनाया गया ।  

 

________ 
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12.07 hrs  

DISCUSSION ON THE GLORIOUS JOURNEY OF 75 YEARS OF 
THE CONSTITUTION OF INDIA 

माननीय अÅय±: भारत के संिवधान सभा Ĭारा आज संिवधान को अंगीकार िकए हòए 75 वषª पूणª 

होन े के उपलàय म¤ सदन एक Óयापक चचाª और संवाद के िलए एकिýत हòआ है ।  यह हमारी 

गौरवशाली याýा का बहòत महÂवपूणª अĺ पड़ाव है ।  म§ सभी माननीय सदÖयŌ स ेआúह करता हóं िक 

यह चचाª सकाराÂमक और ÿेरणादायी हो, ऐसा मेरा आúह है ।   

माननीय राजनाथ िसंह जी ।   

र±ा मýंी (®ी राज नाथ िसहं): अÅय± महोदय, आज संसद पर हमले कì बरसी है ।  म§ इस 

लोकतंý कì मंिदर कì र±ा करने वाले अपन े सारे शहीद सुर±ाकिमªयŌ के ÿित अपनी हािदªक 

®Ħांजिल अिपªत करता हóं, िजÆहŌने संसद कì सरु±ा म¤ अपने ÿाणŌ कì आहóित दी ।   

 अÅय± महोदय, म§ सबसे पहले आपको धÆयवाद देना चाहता हóं, आपने मुझे इस सदन म¤ 

भारतीय संिवधान के 75 वषª कì याýा पूरी होने पर आयोिजत इस चचाª म¤ भाग लेन ेका अवसर िदया 

है ।  हम सभी सौभाµयशाली ह§ िक हम भारतीय संिवधान के अमृत महोÂसव के सा±ी बन रहे ह§ ।  75 

वषª पहले संिवधान सभा ने Æयूली इंिडपेÆड¤ट इंिडया के िलए संिवधान िनमाªण का महान कायª सÌपÆन 

िकया गया था ।  लगभग 3 वषŎ के åरगरस िडबेट और डेिलāेशन के पåरणामÖवłप हम¤ हमारा 

संिवधान िमला है ।  संिवधान सभा ने जो संिवधान तैयार िकया था वह केवल एक कानूनी दÖतावेज 

नहé था बिÐक जन अकां±ाओ ंका ÿितिबÌब था और उÆह¤ पूरा करने का वह माÅयम भी था ।  It 

was an expression of the general will of the people. कई सिदयŌ के बाद एक बार िफर 

से भारत कì तकदीर, भारत के लोगŌ के हाथŌ म¤ थी ।  Öवराज का जो सपना भारत के Öवतंýता 

सेनािनयŌ और आम भारतीयŌ ने देखा था, वह पूरा हो चकुा था ।    

             हम भारत के लोगŌ ने 26 नवंबर, 1949 के िदन संिवधान को अपनाया था, अिधिनयिमत 

िकया था और इसे राÕů को समिपªत िकया था ।  यह वह िदन था जब भारत के लोग ÿजा से नागåरक 
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बने थ े।  ऐसे नागåरक िजनके अपने मौिलक अिधकार थे और भारतीय नागåरक होने का गौरव भी 

था ।  ऐसे नागåरक जो अपनी सरकार चुन सकते थे, केवल चनु ही नहé सकते थे बिÐक सरकारŌ को 

बदल सकते थ े।  अब देश म¤ राजा-रानी का शासन नहé था, राजतंý नहé था और न ही िāिटश तंý 

था बिÐक जनता का शासन था, लोकतंý था ।   

             अÅय± महोदय, म§ अपनी बात को आगे बढ़ाने स ेपहले संिवधान को अंगीकार करने के 

75 वषª पूर ेहोने के उपलàय म¤ इस सदन और समÖत देशवािसयŌ को हािदªक बधाई देता हóं ।  इसके 

साथ ही भारत कì आजादी और भारत के संिवधान के िनमाªण से जुड़े सभी महानुभावŌ के ÿित 

कृत²ता भी Óयĉ करता हóं और उन सभी को शीश झुकाकर नमन करता हóं ।   

           अÅय± जी, हमारा संिवधान सावªभौम है, हमारा संिवधान सवªस±म है ।  हमारे संिवधान कì 

सावªभौिमकता और सवªस±मता का अंदाजा इसी बात से लगाया जा सकता है, जहां एक ओर हमारा 

संिवधान Öटेट यानी राºय कì िजÌमेदाåरयŌ को िवÖतृत łप से सूचीबĦ करता है, वहé दसूरी ओर 

नागåरकŌ को उनके संवैधािनक और मौिलक अिधकार भी ÿदान करता है ।  अगर एक लाइन म¤ 

कहना हो तो म§ कह सकता हóं िक  हमारा संिवधान सामािजक, आिथªक, राजनैितक और सांÖकृितक 

जीवन के सभी पहलओु ंको छूते हòए राÕů िनमाªण का मागª ÿशÖत करता है ।  इसके साथ ही लोगŌ 

के िलए मोरल ůेजे³ टरी यानी नैितक मागª भी बनाता है ।  

           हमारा संिवधान जहां एक ओर कोऑपरिेटव फेडरिलºम सिुनिĲत करता है, वहé दसूरी ओर 

राÕů कì एकता को सुिनिĲत करने पर भी बल देता ह ै।  हमारा सिंवधान लेिजÖलेटर, लेिजÖलेचर, 

एµजी³यूिटव और ºयूिडिशयरी को नागåरकŌ के िहतŌ के िलए िमलजुल कर काम करने कì शिĉ भी 

ÿदान करता है ।  यह संिवधान चै³स एडं बैल¤िसस का भी िसÖटम ÿदान करता है िजससे सभी 

सÖंथाए ंअपने संवैधािनक दायरे म¤ रहकर काम कर सक¤  ।   

            भारत का संिवधान िसफª  एक शासन ÿणाली Öथािपत करने का ही कायª नहé करता है 

बिÐक भारत के गौरव को पनुÖथाªिपत करने का एक रोड मैप है ।  यह भारत को िवÔ व पटल पर सही 

Öथान िदलाने का रोड मैप है ।  भारत को पुन: एक आदशª राÕů बनाने का भी रोड मैप है ।  यह रोड 
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मैप है िवकास का, रोड मैप है ±मता का, रोड मैप ह ैÆयाय का, रोड मैप है Öवतंýता, बंधतुा , राÕů 

कì एकता और अखंडता को अ±Áुण रखन ेका ।  यह रोड मैप है नागåरकŌ कì गåरमा सिुनिĲत करने 

का ।   

            अÅय± महोदय, कुछ लोगŌ Ĭारा संिवधान को कोलोिनयल łप यानी उपिनवेशवाद का 

उपहार मान िलया जाता है ।  हमार ेसंिवधान को अ³सर पिĲमी दशेŌ के संिवधान से ली गई अ¸छी 

बातŌ का एक संकलन माý मान िलया जाता है ।  िपछल ेकुछ वषŎ म¤ देश म¤ एक ऐसा माहौल बनाने 

का ÿयास िकया गया िक  संिवधान एक पाटê कì िवशेष देन है ।  म§ मानता हóं िक  इन सभी बातŌ म¤ 

डैÈ थ एडं āैथ, दोनŌ कì कमी है ।  संिवधान िनमाªण म¤ बहòत से लोगŌ कì भूिमका को जानबूझकर 

नकार िदया गया है जबिक स¸चाई यह है िक  हमारा संिवधान हमारी िसिवलाइजेशन वैÐयूज यानी 

सËयता और सांÖकृितक मूÐयŌ का एक ए³सÿैशन है ।   

          हमारा संिवधान Öवाधीनता संúाम के हवन कंुड से िनकला हòआ अमृत है ।  हमारा संिवधान 

Öवतंýता सनेािनयŌ के Âयाग से िसंिचत Öवािभमान है ।  यह एक ůीज ऑफ िहÖटॉåरकल इव¤ट्स का 

आउटकम है ।  Öवतंý भारत का संिवधान कैसा होगा, इस पर बात पर Öवतंýता संúाम के दौरान 

कई सÖंथाओ ंऔर िवभूितयŌ ने अपने िवचार ÿÖतुत िकए थे, इनम¤ बहòत से लोग संिवधान सभा के 

सभा के सदÖय नहé थे ।  

 लेिकन उनके िवचारŌ ने भारत के संिवधान के िनमाªण म¤ बहòत महÂवपूणª भूिमका िनभाई है 

और उनका बहòत बड़ा योगदान है ।  हम¤ याद रखना चािहए िक पंिडत मदन मोहन मालवीय, लाला 

लाजपत राय, सरदार भगत िसंह, वीर सावरकर और ऐसे कई महापुŁषŌ के िवचारŌ ने हमार ेसंिवधान 

कì भावना को मजबूत और समĦृ िकया ।  … (Óयवधान) हमार ेÿेरणा ąोत डॉ³टर Ôयामा ÿसाद 

मुखजê जी का मानना था िक संिवधान कलेि³टव एफटª एडं कÆसÆे ससे का åरजÐट होना चािहए ।  म§ 

िफर स ेदोहराना चाहता हóं िक हमार ेÿेरणा ąोत डॉ³टर Ôयामा ÿसाद मखुजê जी का मानना था िक 

संिवधान कलेि³टव एफटª एडं कÆसÆे ससे का åरजÐट होना चािहए ।  हमारा संिवधान इसी सामूिहक 

ÿयास और समझ का नतीजा है ।  हमार ेसंिवधान के िलखे जाने से 6 साल पहले, यानी वषª 1934 
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म¤ िलखे गए काÖँटीट्यूशन ऑफ द िहÆदÖुतान Āì Öटेट नाम के दÖतावेज म¤ कई बड़े नेताओ ंने 

संिवधान के बार ेम¤ अपने िवचार िदए थे ।  इसम¤ सभी नागåरकŌ के िलए धािमªक Öवतंýता सिुनिĲत 

करने कì बात कही गई थी ।  इस बात का उÐलेख एक एिमनÆेट ºयूåरÖट ®ी अ¶यªसेन गĮुा ने भी 

िकया है ।   

 महोदय, उस दÖतावेज म¤ ÿÂयेक नागåरक को अपनी संÖकृित और भाषा कì र±ा करने का 

भी अिधकार िदया गया था ।  सरकार को धमª के आधार पर भेदभाव करने से ÖपĶ łप स ेÿितबंिधत 

िकया गया था ।  सावªजिनक अनदुान ÿाĮ करन ेवाले ÖकूलŌ को åरलीिजयस एजुकेशन देने कì मनाही 

थी और यह भी ÖपĶ िकया गया था िक Öटेट का कोई धमª नहé होगा, यानी वह सेकुलर होगा ।  यह 

बात वे लोग कह रहे थे, िजÆह¤ हमार ेसामने बैठे कुछ लोगŌ के दल, कांúेस के लोग कÌयूनल कहा 

करते थे ।  यह बात उन लोगŌ ने कही थी ।  

 महोदय, काÖँटीट्यूशन ऑफ द िहÆदÖुतान Āì Öटेट से डॉ. Ôयामा ÿसाद मखुजê बेहद 

ÿभािवत थ े।  अगर हम सिंवधान सभा कì बहस को Åयान से पढ़¤, तो चलता है िक उÆहŌने राÕůीय 

एकता के िलए और अलगाववादी रणनीितयŌ पर अंकुश लगाने के िलए एक मजबूत संघ कì 

आवÔयकता पर िवशेष बल िदया था ।  Öवतंýता व समानता के िसĦांतŌ पर आधाåरत एक गणतांिýक 

संिवधान कì डॉ. Ôयामा ÿसाद मुखजê ने वकालत भी कì थी ।  हमार ेवतªमान संिवधान म¤ भी इÆहé 

मूÐयŌ को ÿाथिमकता दी गई है, मगर इस बात का कहé उÐलेख नहé िमलता है ।  

 महोदय, एक पाटê िवशेष Ĭारा संिवधान िनमाªण के कायª को हाईजैक और एÿोिÿएट करने 

कì कोिशश हमेशा कì गई ।  भारत म¤ संिवधान िनमाªण से जुड़ी य ेसब बात¤ लोगŌ से िछपाई गई ह§ ।  

इितहास म¤ जाने पर पता चलता है िक हमार ेदेश म¤ इस बात पर Óयापक सहमित थी िक भारत का 

भिवÕय िकस तरह के कानून से िनधाªåरत होगा ।  म§ आज यह ÖपĶ करना चाहता हóं िक हमारा 

संिवधान िकसी एक पाटê कì दने नहé है ।  भारत का संिवधान, भारत के लोगŌ Ĭारा, भारत के िवचारŌ 

कì तरह भारत के मूÐयŌ के अनłुप बनाया गया एक अनपैरलेल ůांसफॉम¥िटव डॉ³यमु¤ट है ।   

 महोदय, पिĲमी सËयता म¤ राºय कì अवधारणा नाइट वाचमैन Öटेट कì थी ।  नाइट वाचमैन 
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Öटेट का काँसेÈट िवĵ ÿिसĦ िवचारक जॉन Öटुअटª िमल Ĭारा िदया गया था ।  इसका अथª ह ैिक 

सरकार का दाियÂव लोगŌ को सुर±ा ÿदान करने तक ही सीिमत रहे, लेिकन हमारे देश म¤ राजधमª 

कì बात कì गई ह ै।  महाभारत के शांित पवª म¤ राजा को िसफª  राजधमª लागू करने कì शिĉ दी गयी, 

लेिकन वह राजा राजधमª का ąोत नहé माना गया है ।  हमारे यहां भी राजा राजधमª से बंधा हòआ      

है ।  उसकì शिĉयां लोगŌ के कÐयाण के िलए ह§, समाज के कमजोर वगŎ कì र±ा के िलए ह§ ।   

 महोदय, हमारा संिवधान काÖँटीट्यूशनल मशीनरी के जåरए नागåरकŌ के कÐयाण के िलए 

पूरी तरह से ÿितबĦ है ।  उनकì आजादी सुिनिĲत करने के िलए भी यह ÿितबĦ है ।  हमारा संिवधान 

नागåरकŌ के समú िवकास के राÖते म¤ आने वाली सभी बाधाओ ंको हटाने तथा समिुचत िवकास के 

िलए अनकूुल पåरिÖथितयां पैदा करने के िलए राºय को िनद¥श देता है ।   

 संिवधान के भाग-4 म¤ िदए गए डायरिे³टव िÿंिसपÐस ऑफ Öटेट पॉिलसी स ेयही भावना 

िनकलकर सामने आती है ।  मुझे इस बात का गवª है, गवª नहé बिÐक मझेु गौरव कì अनभूुित है िक 

ÿधानमंýी नर¤þ मोदी जी के नेतृÂव म¤ हमारी सरकार ‘सबका साथ, सबका िवकास, सबका िवĵास 

और सबका ÿयास’ कì भावना के साथ काम कर रही है ।  … (Óयवधान) हमारी सरकार भारत के 

संिवधान म¤ िनिहत धमª और भावना दोनŌ के अनłुप काम कर रही है ।  

 अÅय± महोदय, हमारा सिंवधान ÿोúेिसव, ÿगितशील, समावेशी और पåरवतªनकारी है ।  

हमारे संिवधान ने हम¤ एक ऐसे समाज के िनमाªण का Êलू िÿंट िदया है, िजसम¤ हर ÿकार से समाज म¤ 

समरसता हो, सद ्भाव हो और साथ ही समृिĦ भी हो ।   

 अÅय± महोदय, जहां दशे के शीषª पद को ÿाĮ करने के िलए जÆम कì पहचान मायने न 

रखती हो, वह है हमारा संिवधान ।  यहां एक गरीब पåरवार म¤ जÆम िलया Óयिĉ देश का ÿधानमंýी 

और देश का राÕůपित बन सकता है ।  संिवधान िøयाÆवयन के कुछ वषŎ बाद ही संिवधान कì मूल 

भावना को ताक पर रख िदया गया था, लेिकन हमारी सरकार ने संिवधान के मूÐयŌ को खलु ेऔर 

स¸चे मन स ेÖवीकार िकया है ।  मुझे खशुी है िक हमारी सरकार संिवधान कì मूल भावना को क¤ þ म¤ 

रखकर जनिहत के मागª पर तेजी स ेआग ेबढ़ रही है ।  हमने गुलामी कì मानिसकता को समाĮ करके 
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‘भारत Æयाय संिहता’, ‘भारतीय नागåरक सरु±ा संिहता’ और ‘भारतीय साàय अिधिनयम’ जैसे नये 

कानूनŌ को पाåरत िकया है ।  

 अÅय± महोदय, हमारी सरकार ने समाज के सभी वगŎ, िवशेषकर कमजोर वगŎ के लोगŌ के 

समुिचत िवकास को अपना लàय बनाया है ।  åरफॉमª, परफॉमª और ůांसफॉमª के हमार ेसंकÐप ने 

आज भारत को दिुनया कì सबसे बड़ी अथªÓयवÖथाओ ंकì कतार म¤ लाकर खड़ा कर िदया है ।  आज 

गरीब लोगŌ को ‘ÿधानमंýी आवास योजना’ कì वजह से अपना प³का मकान िमल रहा है ।  

‘ÿधानमंýी जन आरोµय योजना’ के अंतगªत गरीबŌ को मÉुत इलाज िमल रहा है और ‘ÿधानमंýी गरीब 

कÐयाण अÆन योजना’ के माÅयम से 80 करोड़ गरीबŌ को मÉुत राशन कì सुिवधा दी जा रही है ।  

हर घर म¤ नल से जल पहòंच रहा है और हर घर म¤ शौचालय बन रहे ह§ ।   

 अÅय± महोदय, हमार ेदेश म¤ लगभग आधी आबादी मिहलाओ ंकì ह ै।  मिहला सशिĉकरण 

कì िदशा म¤ हमारी सरकार हर संभव ÿयास कर रही है ।  सामािजक Æयाय के सवंैधािनक आदशŎ के 

अनłुप वीमेन डेवलपम¤ट के साथ वीमेन एडं वीमेन लेड डेवलपम¤ट को सिुनिĲत करने के िलए हमने 

‘नारी शिĉ वंदन अिधिनयम’ िबल पास िकया है ।  इससे राजनीितक ±ेý कì मिहलाओ ं का 

ÿितिनिधÂव बढ़ेगा तथा उनका सशिĉकरण भी सिुनिĲत होगा ।   

 अÅय± महोदय, इसी सोच के तहत हमारी सरकार ने वषª 2018 म¤ राÕůीय िपछड़ा आयोग 

को संवैधािनक दजाª िदया है ।  आजाद भारत के इितहास म¤ यह पहली बार हòआ है ।  आिथªक łप 

से कमजोर वगŎ कì उÆनित के िलए वषª 2019 म¤ सिंवधान संशोधन िकया गया ।  इसके िलए हमने 

इकोनॉिमकली बैकवडª ³लास के िलए आिथªक आधार पर दस ÿितशत आर±ण का अवसर ÿदान 

िकया है ।   

 अÅय± महोदय, समú और समावेशी िवकास के सभी काम हमार ेसंवैधािनक मूÐयŌ और 

आदशŎ के जीवंत łप ह§ ।  हमारी सरकार ने न िसफª  संिवधान के मूÐयŌ को क¤ þ म¤ रखकर काम 

िकया है बिÐक संिवधान को लेटर एडं िÖपåरट म¤ बखूबी सरकार ने लागू िकया है ।  

 अÅय± महोदय, इस देश म¤ एक ऐसा राºय भी था, जहां दशे का संिवधान लागू नहé होता 
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था ।  संसद के कानून भी पूरी तरह से लागू नहé होते थ े।  हमने वहां भी संिवधान को पूरी तरह स े

लागू करके िदखाया है और आज पूरा देश उस िनणªय का सकाराÂमक पåरणाम अपनी ÿÂय± आंखŌ 

से देख रहा है ।     

 अÅय± महोदय, हाल ही म¤ चुनाव संपÆन हòए ह§ और åरकॉडª मतदान हòआ है, ऐसा लंबे समय 

बाद हòआ है ।  िहंसा कì एक भी घटना मतदान के दौरान नहé हòई है ।  म§ वहां कì जनता का अपनी 

तरफ से हािदªक अिभनंदन करता हóं ।  

 अÅय± महोदय, हमार ेसंिवधान ने हम¤ भारतीयता से पनुः पåरिचत कराया है ।  हम¤ अपनी 

सÖंकृित, सËयता और सÖंकृत के ÿित गौरव कì भावना का संदेश िदया है ।  जैसे हमार ेसंिवधान 

कì मूल ÿित के भाग तीन म¤, िजसम¤ मौिलक अिधकारŌ का वणªन है, उसम¤ भगवान ®ीराम, मां सीता 

जी और ÿभ ुलàमण जी कì तÖवीर भी अंिकत है ।   

 अÅय± महोदय, संिवधान कì मूल ÿित के मुख पķृ पर अजंता गफुाओ ंकì प¤िटंµस कì छाप 

िमलती है ।  इसके साथ ही कमल का फूल भी अंिकत है ।  वह कमल का फूल यह दशाªता है िक 

सिदयŌ कì गलुामी के दलदल से बाहर आकर अब एक संÿभ ुऔर लोकतांिýक गणराºय का उदय 

हो चकुा है ।  हमारा संिवधान और उसम¤ उकेरी गई आकृितयां, हमारी सवō°म िवरासत, समृĦ 

इितहास और महान परपंरा कì वाहक ह§ ।  इसी परंपरा को हम िवकास भी, िवरासत भी कì भावना 

के साथ तेजी से आगे बढ़ा रहे ह§ ।  

 हम सभी जानते ह§ िक भारत लोकतंý कì जननी है ।  हमारे लोकतंý कì महानता के बार ेम¤ 

डॉ. बाबासाहेब अंबेडकर ने संिवधान सभा म¤ भी कहा था ।  And I quote: 

“There was a time when India was studded with republics, and even 

where there were monarchies, they were either elected or limited. 

They were never absolute. It is not that India did not know 

Parliaments or parliamentary procedure. 

 A study of the Buddhist Bhikshu Sanghas discloses that not 
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only there were Parliaments for the Sanghas but they knew and 

observed all the rules of parliamentary procedure known to modern 

times.” 

अÅय± महोदय, हम ऐसी ही महान परंपरा का िहÖसा ह§ और यह हम सभी के िलए गौरव 

और Öवािभमान कì बात है ।   

अÅय± महोदय, हमारा संिवधान अथक पåर®म और िवचार-िवमशª का पåरणाम है ।  इसके 

िनमाªण म¤ शािमल सभी महानुभाव महान देशभĉ थ े।  जैसे डॉ³टर बी. आर. अंबेडकर, ®ी अÐलादी 

कृÕणाÖवामी अÍयर, ®ी के. एम. मुंशी, ®ी गोपाल Öवामी आयंगर, पिंडत जवाहर लाल नेहł, सरदार 

वÐलभ भाई पटेल, डॉ³टर राजेÆþ ÿसाद,…(Óयवधान) म§ जो बोल रहा हóं, वह स¸चाई है ।  डॉ³टर 

Ôयामा ÿसाद मखुजê जैसे नेताओ ंने हमारे संिवधान के िनमाªण म¤ अपनी महÂवपूणª भूिमका िनभाई 

है और अपना महÂवपूणª योगदान िदया है ।  

 एच. वी. कामथ, पी. एस. देशमुख, आर. के. िसधवा, िशÊबन लाल स³सेना, ठाकुर दास 

भागªव, के. टी. शाह और Ńदय नाथ कंुजł आिद जैसी महान िवभूितयŌ ने अपने अनुभव और ²ान 

से हमार ेसंिवधान को समृĦ िकया है ।  űॉिÉटंग कमेटी के सलाहकार बी. एन. राव और इसके मु´य 

मसौदाकार एस. एन. मुखजê ने अपने असाधारण योगदान के िलए आज भी याद िकए जाते ह§ ।  

 अÅय± महोदय, अमूमन जब भी संिवधान कì बात कì जाती है, तो हम फाउंिडंग फादसª कì 

बात तो करते ह§, लेिकन फाउंिडंग मदसª कì बात नहé करते है, लेिकन आज म§ भारतीय गणतंý कì 

उन फाउंिडंग मदसª को भी अपनी ®Ħांजिल अिपªत करना चाहता हóं, िजनका सिंवधान िनमाªण म¤ 

बहòत ही महÂवपूणª योगदान रहा है, िजतना िक हमार ेफाउंिडंग फादसª का रहा है ।  

 अÅय± महोदय, यहां म§ एक ऐसी पÖुतक का उÐलेख करना चाहता हóं, जो संिवधान सभा 

कì उन मिहला सदÖयŌ कì भूिमका का वणªन करती है, िजनके योगदान का इितहास Ĭारा उिचत 

मूÐयांकन नहé िकया गया था ।  उस पÖुतक का नाम है - ‘Founding Mothers of the Indian 

Republic: Gender Politics of the Framing of the Constitution’. नामक यह िकताब 
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संिवधान कì मिहला सदÖयŌ का जीवन-िचýण करते हòए संिवधान के िनमाªण म¤ उनके योगदान पर 

िवÖतृत ÿकाश डालती है ।   

अÅय± महोदय, जब 24 जनवरी, 1950 को भारतीय संिवधान पर जनÿितिनिधयŌ Ĭारा 

हÖता±र िकए गए थे, तो उस दÖतावेज पर हÖता±र करने वालŌ म¤ ये 11 मिहलाए ंभी शािमल थé ।   

 म§ यहां पर उनके नामŌ का उÐलेख करना चाहóंगा ।  म§ मानता हóं िक उनके नाम का उÐलेख 

करना इस संसद के सम± आवÔयक ह ै।  उनके नाम जी. दगुाªबाई, अÌमू Öवामीनाथन, अमृत कौर, 

दि±णानी वेलायधुन, हंसा मेहता, रणेकुा र,े सचुेता कृपलानी, पूिणªमा बनजê, बेगम कुदिसया, एजाज 

रसूद, कमला चौधरी और एनी मैÖकारीन ह§ ।  म§ समझता हóं िक इस सदन और देश के Ĭारा अपनी 

संिवधान सभा कì इन महान मिहलाओ ंकì हषª Åविन के साथ उनकì सामूिहक सराहना कì जाए ।   

 अÅय± महोदय, भारत का संिवधान भारत और भारतीयता के मूल िवचार कì उपज है ।  

भारतीय संिवधान का िनमाªण संिवधान िनमाªण और लोकतंý के वैिĵक इितहास म¤ एक महÂवपूणª 

घटना और एक अनूठा अनुभव भी है ।  जब अÆय एिशयाई और अĀìकì देश उपिनवेशवाद स ेमĉु 

हòए थे तो उनका सिंवधान कोलोिनयल łलसª का एक पािट«ग िगÉट था ।  इसके िवपरीत भारतीयŌ 

ने अपना संिवधान अपने िलए खुद रचा है, यह हम सब के िलए गौरव कì बात है ।  कई पोÖट 

कोलोिनयल डेमोøेसीज़ और उनके संिवधान ºयादा लंबे समय तक िटक नहé पाए, लेिकन भारतीय 

संिवधान तमाम onslaughts and challenges के बावजूद िबना अपनी मूल भावना को खोए, 

दिुनया के सबसे बड़े लोकतंý को बनाए रखने म¤ िनरंतर महÂवपूणª भूिमका िनभा रहा है ।  म§ मानता 

हóं िक इसकì बड़ी वजह भारतीय समाज म¤ लोकतांिýक मूÐयŌ के ÿित ÿितबĦता, Æयायिवद और 

संिवधान के ÿित आदर और सÌमान का भाव है ।   

महोदय, आज ज ब हम सिंवधान के 75 वषª परू ेहोने का अमतृ महोÂसव मना रहे ह§ ।  म§ इस 

अवसर पर संिवधान कì भावना कì र±ा सिुनिĲत करने म¤ सवō¸च Æयायालय कì भूिमका कì भी 

सराहना करना चाहता हóं ।  संिवधान के कÖटोिडयन और इंटरिÿटर के łप म¤ सÿुीम कोटª  कì 

भूिमका को हम सब सहज łप से Öवीकार करते ह§ ।  आज संिवधान कì र±ा करने कì बात कì जा 
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रही है ।  यह हम सभी का क°ªÓय है, लेिकन हम¤ यह भी समझने कì जłरत है िक िकसने संिवधान 

का सÌमान िकया है और िकसने संिवधान का अपमान िकया ।  इसी संदभª म¤ म§ सÿुीम कोटª के पूवª 

जिÖटस एच. आर. खÆना कì आÂमकथा नाइदर रोजेज नॉर थॉÆसª नामक िकताब स े एक पंिĉ 

उद ्धृत करना चाहता हóं, िजसम¤ उÆहŌने साफ-साफ िलखा है, and I would like to quote: 

“I told my younger sister Santosh I have prepared a judgement 

which is going to cost me the Chief Justiceship of India.” 

 वषª 1976 म¤ एक घटना घटी ।  इस घटना और इन लाइनŌ का संदभª आप म¤ से अिधकांश 

लोग जानते हŌगे ।  जिÖटस एचआर खÆना ने एडीएम जबलपुर वस¥ज िशवकांत श³ुला केस म¤ कांúेस 

सरकार के िखलाफ िडस¤िटंग जजम¤ट िदया था ।  जिÖटस खÆना यह Öवीकार करने के िलए तैयार 

नहé थे िक िकसी भी हालत म¤ सरकार Ĭारा िकसी नागåरक से उसके जीने का हक और अदालत म¤ 

Æयाय मांगने का अिधकार छीन िलया जाए ।  अपने िडस¤िटंग जजम¤ट के िलए जिÖटस खÆना को ³या 

कìमत चुकानी पड़ी? यह बात भारतीय लोकतंý के सबसे काले अÅयाय के पÆनŌ पर अंिकत है ।  

इसी तरह से वषª 1973 म¤ सभी संवैधािनक मूÐयŌ को ताक पर रखकर तब कì कांúेस सरकार ने 

जिÖटस जेएम शेलत, केएस हेगड़े और एएन úोवर को सपुरसीड करके सीिनयरटी म¤ चौथ ेनंबर कì 

जज को भारत का मु́ य Æयायाधीश बनाया ।  

अÅय± महोदय, इन तीनŌ जजŌ का िसफª  एक अपराध था िक ये तीन लोग सरकार के सामने 

नहé झकेु ।  इन तीनŌ जजŌ ने तानाशाह सरकार कì शिĉयŌ को संवैधािनक दायर ेम¤ बांधने कì पूरी 

कोिशश कì ।  

 अÅय± महोदय, यहां म§ एक महÂवपूणª बात जोड़ना चाहता हóं और यह िकसी Óयिĉ पर हमला 

नहé ह ै ।  यह िसफª  िकसी Óयिĉ िवशेष के अिधकारŌ का हनन नहé था, बिÐक यह संिवधान पर 

हमला था ।  यह हमार ेसंिवधान को सबवटª करने का महापाप था ।  मुझे हैरानी होती है िक इस कृÂय 

को अंजाम देन ेवाली पाटê संिवधान के संर±ण कì बात करती है ।   

 अÅय± महोदय, म§ इस सदन म¤ यह कहना चाहता हóं िक कांúेस के िमýŌ ने अनेक मौकŌ पर 
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संिवधान और संवैधािनक भावनाओ ं का िनरादर िकया है ।  उÆह¤ कभी भी संÖथानŌ यानी 

इंÖटीट्यूशंस कì इंिडप¤डस और ऑटोनॉमी हजम नहé हòई है और उÆहŌने हमेशा एक किमटेड 

ºयूिडÔयरी, किमटेड Êयूरोøेसी और किमटेड इंिÖटट्यूशन बनाने का काम िकया है ।   

 अÅय± महोदय, कांúेस पाटê ने हमेशा संिवधान को राजनैितक िहत साधने का एक माÅयम 

बनाया और उसकì मूल भावना को तहस-नहस करने का काम िकया है ।  उनके महुं से सिंवधान कì 

र±ा जैसी बात¤, म§ समझता हóं, शोभा नहé दतेी ह§ ।  

 अÅय± महोदय, आज म§ देखता हóं िक िवप± के कई नेता संिवधान कì ÿित अपनी जेब म¤ 

रखकर घूमते ह§ ।  असल म¤ उÆहŌने बचपन से ही यही सीखा है ।  वह पीिढ़यŌ से अपने पåरवार म¤ 

संिवधान को जेब म¤ रखे हòए ह§ ।  लेिकन, अÅय± महोदय, भारतीय जनता पाटê संिवधान को िसर 

माथे पर लगाती है ।  हमारा किमटम¤ट संिवधान के ÿित पूरी तरह से साफ है ।  हमने कभी भी िकसी 

इंिÖटट्यूशन कì इंिडप¤ड¤स और ऑटोनॉमी के साथ िखलवाड़ नहé िकया है ।  एक भी ऐसी कोई 

िमसाल नहé है ।  संिवधान के मूÐय हमार ेिलए कहने या िदखाने भर के िलए नहé ह§ ।  संिवधान के 

मूÐय, संिवधान के Ĭारा िदखाया गया मागª, संिवधान के िसĦांत हमार ेमन म¤, वचन म¤ और कमª म¤, 

हर जगह, िदखाई पड़¤गे ।   

 अÅय± महोदय, हमार े संिवधान िनमाªताओ ं ने हम¤ एक िलिवंग डॉ³यूम¤ट िदया है जो 

यगुानुकूल पåरवतªन कì जłरत के साथ तेजी स ेआग बढ़ रहा है ।  बाबा साहब अÌबेडकर सिहत 

अÆय संिवधान िनमाªताओ ंने भी यह माना था िक संिवधान भिवÕय कì सभी संभावनाओ ंको नहé 

भांप सकता है ।  इसिलए उÆहŌने आने वाली पीिढ़यŌ को उसम¤ संशोधन करने का अिधकार िदया 

था ।   

अÅय± महोदय, ÿधान मंýी ®ी नरÆेþ मोदी जी के नेतृÂव म¤ हमारी सरकार ने िपछले दस 

वषŎ म¤ जो भी संवैधािनक सशंोधन िकए ह§, म§ दावे के साथ कह सकता हóं िक उन सभी का उĥेÔय 

िसफª  और िसफª  सवंैधािनक मूÐयŌ को सशĉ करना था, सामािजक कÐयाण था, लोगŌ का 

सशĉìकरण था ।  हमने अनु̧ छेद 370 को िनरÖत िकया तािक भारत कì अखंडता सिुनिĲत हो 
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सके ।  नारी शिĉ वंदन अिधिनयम से मिहलाओ ंके सामािजक व आिथªक सशĉìकरण का मागª 

हमने ÿशÖत िकया है ।  आिथªक łप से कमजोर वगª के िलए 10 ÿितशत आर±ण भी सामािजक 

Æयाय कì भावना से ही ÿेåरत था ।  70 वषŎ से हमारा परुाना टै³सेशन िसÖटम करोड़Ō उīिमयŌ के 

िलए एक समÖया था ही, यह दशे कì एकता म¤ भी बाधक था ।  हमने जीएसटी कानून बनाया ।  यह 

कायª फेडरिलºम के संवैधािनक िसĦांत को कायम रखते हòए, सभी को साथ लेकर चलने के हमार े

ÿयास को यह दशाªता है ।  अब जीएसटी काउंिसल म¤ राºयŌ कì सहमित से टै³स कì दर¤ िनधाªåरत 

कì जाती ह§ ।  इसस ेईज़ ऑफ डूइंग िबजनेस कì र§िकंग म¤ सुधार हòआ है ।  इससे लोगŌ का जीवन 

आसान हòआ है ।   

 अÅय± महोदय, जीएसटी काउंिसल के माÅयम स े हमने कोऑपरेिटव फेडरिलºम को 

मजबूत िकया है ।  इस बात को सुÿीम कोटª  ने अपने फैसले म¤ भी Öवीकार िकया है ।  भारत के पूवª 

मु´य Æयायाधीश जिÖटस डी.वाई. चÆþचूड़ ने इस कानून कì ÿशंसा करते हòए का था-“The 

amendment in the Constitution to reflect and embody the GST is, to my mind, a 

classical example of collaborative, cooperative federalism.” 

 अÅय± महोदय, डॉ. Ôयामा ÿसाद मुखजê ने कहा था – The Constitution is not just 

a set of rules, it is the spirit of India, seeking its destiny. मुझे यह कहते हòए हषª है िक 

भारतीय जनता पाटê ने हमेशा बाबा साहेब भीमराव अÌबेडकर जी और संिवधान सभा कì भावनाओ ं

के ÿित पूरी तरह से िनķा रखते हòए संिवधान को एक गाइिडंग िÿंिसपल मानकर काम िकया है ।   

 अÅय± महोदय, कांúेस कì तरह हमने संिवधान को कभी राजनैित क िहत साधने का जåरया 

नहé बनाया है ।  म§ दावे के साथ इस बात को कह सकता हó ँ।  हमने सिंवधान को िजया है ।  हमन े

सजग और स¸चे िसपाही कì तरह संिवधान के िखलाफ कì जा रही सािजशŌ का सामना िकया है 

और उसकì र±ा के िलए बड़े से बड़े कĶ भी सहे ह§ ।   

वषª 2003 म¤ जब ®ी अटल िबहारी वाजपेयी जी ÿधान मंýी थे, तब हमने सशुासन को मजबूत 

करने के िलए 91व¤ संशोधन म¤ िमिनमम गवनªम¤ट और मैि³समम गवन¦स कì भावना से मंýी पåरषद 
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के आकार को सीिमत कर िदया था ।  इस संशोधन ने दल िवरोधी कानून के तहत जłरी बदलाव 

भी िकए थे, तािक ĂĶाचार पर लगाम लगाई जा सके और राजनीितक िÖथरता को बढ़ावा िमले ।   

 अÅय± महोदय, आप आजाद भारत का इितहास देख लीिजए ।  कांúेस ने िसफª  संिवधान 

संशोधन ही नहé िकया है, बिÐक मेरा आरोप है िक इÆहŌने दुभाªवना के साथ-साथ धीरे-धीर ेसंिवधान 

को बदलने का ÿयास भी िकया है ।  … (Óयवधान) 

 पंिडत जवाहर लाल जी नहेł, जब ÿधान मंýी थे तो लगभग 17 बार संिवधान म¤ बदलाव 

िकए गए ।  ®ीमती इंिदरा गांधी जी के समय पर लगभग 28 बार संिवधान म¤ बदलाव िकए गए ।  ®ी 

राजीव गांधी जी के समय पर लगभग 10 बार संिवधान म¤ बदलाव िकए गए ।  मनमोहन िसंह जी के 

समय पर लगभग सात बार संिवधान म¤ बदलाव िकए गए ।  कांúेस सरकार Ĭारा िकए गए अिधकांश 

संवैधािनक संशोधन या तो िवरोिधयŌ और आलोचकŌ को चपु कराने के िलए िकए गए या गलत 

नीितयŌ को लागू करने के िलए िकए गए थे ।  … (Óयवधान) 

 अÅय± महोदय, आप पहले संिवधान संशोधन को ही ले लीिजए ।  साल 1950 म¤ ÿेस म¤ 

कांúेस सरकार कì गलत नीितयŌ कì आलोचना हो रही थé ।  अभी हमार ेÿेस के िमý भी सनु रहे 

हŌग े ।  ऐसे म¤ तब कì कांúेस कì सरकार ने आरएसएस के साĮािहक ÿकाशन ऑग¥नाइजर और 

मþास से िनकलने वाली पिýका ‘øॉस रोड्स’ को ÿितबंिधत कर िदया था ।  इसका िवरोध करते हòए 

ऑग¥नाइजर के संपादक ®ी के आर मलकानी ने िलखा था – 

I would like to quote: 

“To threaten the liberty of the press for the sole offence of 

nonconformity to official view, may be a handy tool for tyrants 

but only a crippling curtailment of civil liberties in a free 

democracy. A government can always learn more from bona 

fide criticism of independent-thinking citizens than the 

fulsome flattery of charlatans.” 
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अÅय± महोदय, शालªटन का मतलब आप सभी जानते ह§ ।  मलकानी जी और आरएसएस 

ने सरकार के आदेश को सुÿीम कोटª म¤ चनुौती दी और सुÿीम कोटª ने स¤सरिशप आदेश को रĥ कर 

िदया और सरकार के िनणªय को असंवैधािनक घोिषत कर िदया था ।   

  आज संिवधान का राग अलापने वाली कांúेस पाटê ने सÿुीम कोटª  के आदेश का सÌमान 

करने कì जगह मई, 1951 म¤ ही संवैधािनक संशोधन करके नागåरकŌ के Āìडम ऑफ Öपीच एडं 

ए³सÿेशन को कुचल िदया था ।  देश म¤ पहला आम चुनाव भी नहé हòआ था ।  कांúेस के पास कोई 

जनादेश भी नहé था, लेिकन हड़बड़ी म¤ पहला संिवधान संशोधन कर िदया गया, िजससे आलोचकŌ 

को चुप िकया जा सके और अिभÓयिĉ कì आजादी को कुचला जा सके ।   

 अÅय± महोदय, हम सभी जानते ह§ िक संिवधान िनमाªण म¤ बाबा साहेब अÌबेडकर जी कì 

अúणी भूिमका थी, लेिकन यह बहòत कम लोग जानते ह§ िक संिवधान लागू होने के बाद कांúेस सरकार 

Ĭारा मौिलक अिधकारŌ को कमजोर करने के ÿयासŌ के िखलाफ बाबा साहेब हमेशा लड़ते रहे ।  जब 

कांúेस सरकार ने सन् 1954 म¤ संिवधान म¤ चौथा संशोधन लाकर मौिलक अिधकारŌ को कमजोर 

करने कì कोिशश कì तो बाबा साहेब अÌबेडकर जी ने उसके िखलाफ कहा था –   

I would like to quote: 

“I am sorry to say that this attitude of treating the fundamental 

rights with contempt, as though they were of no 

consequence, that they could be trodden upon at any time 

with the convenience of the majority or the wishes of a Party 

chief, is an attitude that may easily lead to some dangerous 

consequences in the future. And I therefore feel very sorry 

that even a matter of this sort, namely, the infringement of, or 

the deviation from, fundamental rights, is being treated by the 

Party in power as though it was a matter of no moment at all.” 
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अÅय± महोदय, कांúेस और उसके नेताओ ं के Ĭारा नागåरकŌ के मौिलक अिधकारŌ को 

कुचलने के िलए िजस एटीट्यूड कì बात बाबा साहेब ने कì थी, कांúेस ने उसी एटीट्यूड को स°ा म¤ 

होने के दौरान बार-बार दोहराया है ।  म§ कांúेस सरकार Ĭारा िकए गए कुछ संवैधािनक संशोधनŌ का 

यहां पर उÐलेख करना चाहता हóं िजनके Ĭारा संिवधान और उसम¤ िनिहत भावना को ही नĶ करने 

कì कोिशश कì गई ।   

अÅय± महोदय, साल 1975 म¤ हòए 38व¤ संिवधान संशोधन से आपातकाल यानी इमरज¤सी 

लगाने के िनणªय को नॉन-जिÖटिसएबल बनाने कì कोिशश कì गई ।  इल³ेशन लॉ अम¤डम¤ट िबल 

लाया गया ।  इसका एक माý उĥेÔय उन सभी इले³ůोरल मैलÿैि³टसेज को इÌयिुनटी देना था, 

िजसके कारण ®ीमित इंिदरा गांधी के चनुाव को चुनौती दी गई ।  आप कÐपना कर सकते ह§ ।   

अÅय± महोदय, एक िनंदनीय संशोधन जो अंतत: लैÈस हो गया, वह वषª 1976 म¤ िकया गया 

था – 41 संिवधान संशोधन िवधेयक ।  अÅय± महोदय, म§ सदन का Åयान इस ओर आकिषªत करना 

चाहता हóं िक इस संशोधन का उĥेÔय ÿधान मंýी, राºयपाल और राÕůपित को पद úहण करने से 

पहले उनके कायªकाल के दौरान िकए गए सभी कायŎ के िलए आपरािधक मकुदमŌ से इÌयिुनटी ÿदान 

करना ।   चाहे जो भी अपराध िकए हŌ, सब ±Ìय है ।   

अÅय± महोदय, इसका मतलब यह था िक सबसे जघÆय अपराध करने वाला Óयिĉ भी अगर 

एक िदन के िलए संवैधािनक पद पर बैठ जाए तो उसके सभी अपराध माफ । …(Óयवधान) दशे कैसे 

माफ कर सकता है?  

अÅय± महोदय, संवैधािनक शिĉयŌ का दŁुपयोग यहé नहé Łका ।  28 अगÖत, 1976 को 

42वां सिंवधान सशंोधन पेश िकया गया था, िजसम¤ ÿोिवजंस थे िक िकसी भी कानून कì 

संवैधािनकता केवल सात ÆयायाधीशŌ Ĭारा ही तय कì जा सकती है और िकसी भी कानून को केवल 

दो-ितहाई बहòमत से ही रĥ िकया जा सकता ह ै।   

अÅय± महोदय, ±मा कìिजए ।  ³या यह सब एक तानाशाह Ĭारा अपने िनजी Öवाथª के िलए 
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संिवधान को िवकृत करने का यह भरसक ÿयास नहé था? अÅय± महोदय, बेिसक Öů³चर के 

िसĦांत को नकारने के िलए 42व¤ सिंवधान संशोधन के Ĭारा यह ÿोिवजन िकया गया था िक 

आिटªकल 368 के तहत िकया गया ÿÂयेक संवैधािनक संशोधन वैध है ।  जैसा िक आप जानते ह§ िक 

आिटªकल 368 के माÅयम से सिंवधान म¤ संशोधन कì ÓयवÖथा कì गई है और संिव धान म¤ लोक 

सभा कायªकाल भी बढ़ा कर छ: साल कर िदया गया ।   

अÅय± महोदय, ³या यह पूरे संिवधान को एक तानाशाह के उĥेÔयŌ कì पूितª का एक माÅयम 

माý बनाने का षड़यंý नहé था? ³या यह सब जनता को िफर से ÿजा बनाने कì सािजश नहé थी? 

आज उसी पाटê के लोग संिवधान का इÖतेमाल दÕुÿचार के िलए कर रहे ह§ ।  आज उसी पाटê के 

लोग जाित के आधार पर जनगणना कराना चाहते ह§, वे कराए,ं हम¤ कोई आपि° नहé है, लेिकन म§ 

यह जानना चाहता हóं िक देश कì जनता कì आंखŌ म¤ धूल झŌक कर राजनीित नहé कì जानी चािहए 

।  राजनीित करनी है तो जनता कì आंखŌ म¤ आंख डाल कर राजनीित करनी चािहए ।  आपको एक 

Êलू िÿंट लेकर आना चािहए, एक मसौदा लेकर आना चािहए ।  ऐसा मसौदा, िजसम¤ िक यह पूरी 

तरह से ÖपĶ हो िक जो जाितगत जनगणना कराएगंे, िकस जाित को आर±ण का िकतना ÿितशत 

द¤गे, इसका भी खलुासा होना चािहए ।  

अÅय± महोदय, म§ चाहóंगा िक ऐसा मसौदा तैयार होता है, यिद यह संसद सहमत हो, यिद 

आपकì अनमुित हो, उस पर संसद म¤ चचाª भी हो सकती है ।  अÅय± महोदय, देश को गवª है िक 

हमारा संिवधान आपातकाल और ĂĶ सरकारŌ के सामने भी मजबूती से खड़ा रहा है ।  अÅय± 

महोदय, हमार ेसंिवधान म¤ समय के साथ कई संशोधन हòए ह§, लेिकन संिवधान कì मूल भावना आज 

भी बनी हòई है ।  यह हमेशा बनी रहेगी ।  अÅय± महोदय, कांúेस चाहे िकतनी भी कोिशश कर ले, 

लेिकन हम कभी भी संिवधान के मूल चåरý को बदलने नहé द¤गे ।  

आप इितहास देख¤ ।  हमने आपात काल के काले िदनŌ म¤ भी संिवधान के मूल चåरý को चोट 

पहòंचाने के हर ÿयास का मजबूती के साथ िवरोध िकया था ।  लाखŌ कì सं́ या म¤ सिंवधान के 

िसपािहयŌ ने जेल कì यातना झेली है ।  म§ Öवयं इन यातनाओ ंका भुĉभोगी हóं ।  म§ भी 18 महीन े
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जेल रहा हóं ।  हमने दो महीने तक तनहाई काटी है, जेल काटी है ।  जेल म¤ रहते हòए मेरी मां कì मृÂय ु

हो जाने पर मखुािµन देने के िलए हम¤ पैरोल तक नहé िदया गया ।  

अÅय± महोदय, कांúेस ने कभी संिवधान, न संवैधािनक मूÐयŌ और न संवैधािनक संÖथाओ ं

का सÌमान िकया है ।  कांúेस के नेताओ ंने हमेशा पसªनल इंůेÖट को कॉÆÖटीट्यूशनल वैÐयूज़ और 

इंÖटीट्यूशनल िडिµनटी के ऊपर रखा ।  एक डॉ³यूम¤ट फै³ट है िक वषª 1973 म¤ तीन सीिनयर मोÖट 

जजेज को सपुरसीड करने के फैसले स ेतÂकालीन राÕůपित ®ी वी.वी. िगरी जी सहमत नहé थ े।  

पर तÂकालीन ÿधान मंýी ने अपनी िजद, हठ, राजनीितक दÌभ के कारण राÕůपित के पद का सÌमान 

नहé िकया ।  आज संिवधान के तथाकिथत िहतैषी यह भूल जाते ह§ िक ®ीमती इंिदरा गांधी ने 50 

बार आिटªकल 356 का दुŁपयोग करके चनुी हòई सरकारŌ को िगराने का काम िकया ।  

अÅय± महोदय, सौ बात कì एक बात, जब भी कांúेस नेताओ ंको स°ा और संिवधान म¤ से 

एक को चुनना था, तो उÆहŌने सबसे पहले स°ा को चुना है, संिवधान को नहé चनुा है ।  म§ यहां पर 

उ°र ÿदशे से जुड़ी हòई कुछ घटनाओ ंकì चचाª जłर करना चाहóंगा, ³यŌिक वे मेर ेकायªकाल कì ह§, 

जब म§ वहां अÅय± था ।  06 िदसबंर, 1992 को म§ ®ी कÐयाण िसंह जी के मंिýमÁडल म¤ िश±ा मंýी 

था ।  दोपहर साढ़े 11 बजे अयोÅया म¤ एक िववािदत ढांचे के गÌुबद म¤ आंतåरक ±ित पहòंचने कì 

जानकारी िमली और जब तीन-चार घंटे के बाद इस बात कì पिुĶ हòई िक वहां ढांचे म¤ भारी तोड़-

फोड़ हो चुकì है तो शाम 5 बजे ®ी कÐयाण िसंह जी कì सरकार ने राºयपाल को इÖतीफा सŏप 

िदया ।  अÅय± महोदय, म§ आपका िवशेष łप से Åयान आकिषªत करना चाहता हóं, कÐयाण िसंह 

जी ने इÖतीफा दे िदया, परंतु आĲयª कì बात है िक पूणª बहòमत कì सरकार का इÖतीफा Öवीकार 

नहé िकया गया और कुछ घंटे के बाद बखाªÖतगी का आदेश कर िदया गया ।  यह संवैधािनक ÓयवÖथा 

के दŁुपयोग का पहला उदाहरण म§ने अपने राजनीितक जीवन म¤ देखा है ।  

महोदय, म§ तो िसफª  अपने Ĭारा अनभुव िकए गए कुछ ÿयोग बतलाना चाहता हóं ।  22 

अ³टूबर, 1997 को म§ भारतीय जनता पाटê, उ°र ÿदेश का अÅय± था ।  ®ी कÐयाण िसंह जी 

हमारी गठबंधन सरकार के मु´य मंýी थ े।  हमने अपना बहòमत सदन के पटल पर सािबत कर िदया 
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था, िवधान सभा अÅय± Öव. ®ी केशरी नाथ िýपाठी जी ने सरकार के बहòमत िसĦ होने का िनणªय 

भी सनुा िदया था, िकÆतु िफर भी िवप±ी दल एक झुंड बनाकर, िजसम¤ हमार ेकांúेस के िमý थे, 

उ°र ÿदेश के राºयपाल के पास गए ।  राºयपाल ने यह कह िदया– उÆह¤ लगता है िक सरकार के 

पास बहòमत नहé है, जबिक हम बहòमत िसĦ कर चकेु थ ेअथाªत् िवधान सभा म¤ बहòमत िसĦ करने 

के बाद भी िकसी सरकार को बखाªÖत कर िदया गया और रात म¤ ही कैिबनेट ने बखाªÖतगी का िनणªय 

लेकर अनमुोदन के िलए राÕůपित को भेज िदया ।  

महोदय, मुझे याद है िक उस समय मेरे साथ रािý म¤ 12 बजे वहां से चल कर हम सभी 

िवधायक अगले िदन राÕůपित भवन के बाहर दशे कì मीिडया के सामने, 240 िवधायकŌ कì सं́ या 

के साथ वहां पर मौजूद थ े।  उस समय उ°र ÿदेश कì िवधान सभा 425 कì होती थी ।  म§ देश के 

तÂकालीन राÕůपित और दिलत समाज से आने वाले देश के पहले राÕůपित ®ी के.आर. नारायणन 

का आभार Óयĉ करना चाहóंगा, िजÆहŌने इस अÆयाय को दखेते हòए अपने संवैधािनक अिधकार का 

ÿयोग करते हòए उस समय कांúेस सरकार कì कैिबनेट कì सÖंतुित को पनुिवªचार के िलए लौटा    

िदया ।  समाचार पýŌ ने उस समय जो शीषªक िदया था, राÕůपित महोदय के इस फैसले के बाद 

समाचार पýŌ ने अपनी खबरŌ का जो शीषªक िदया था– ‘President Steps in to Save 

Democracy’. 

 माननीय अÅय± महोदय, म§ एक दूसरा उदाहरण देना चाहóंगा ।  यह भी मेरा Öवयं का अनुभव 

िकया हòआ है ।  22 फरवरी, 1998 को देश म¤ लोक सभा के चनुाव चल रहे थे ।  अचानक हमारे 

गठबंधन के कुछ िवधायक समथªन वापसी का पý राºयपाल को दतेे ह§ और राºयपाल बगैर सरकार 

को बहòमत सािबत करने का मौका िदये, हमारी सरकार को बखाªÖत करके दूसर ेमु́ यमंýी को शपथ 

िदला दतेे ह§ । … (Óयवधान) अब ³या कर¤, वे एक िडिसÈलीÆड सोलज़र ह§ । … (Óयवधान) उस 

समय कांúेस म¤ थ े। … (Óयवधान) उनको बाद म¤ यह एहसास हòआ होगा िक हम से हमारी पाटê न े

गलत काम करा िदया ।  इसीिलए उÆहŌने पाटê छोड़कर भारतीय जनता पाटê कì तरफ आने का 

िवचार िकया । … (Óयवधान) 
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 माननीय अÅय± महोदय, तब उनसे तुरतं बहòमत सािबत करने के िलए भी नहé कहा ।  तब 

इलाहाबाद हाई कोटª ने भारत के संवैधािनक इितहास का एक अभूतपूवª िनणªय िलया िक 24 घंटे म¤ 

शिĉ परी±ण होगा ।  सदन म¤ दो मु´यमंýी रह¤ग े।  आपने ऐसा कभी नहé सुना होगा और जो बहòमत 

पाएगा, वही मु´यमंýी माना जाएगा ।  महोदय, ये दोनŌ घटनाए ंभारत के संवैधािनक इितहास कì 

याýा म¤ एक काला अÅयाय जłर ह§, परतं ुसंिवधान कैसे लोकतंý को बचा सकता है, उस ŀिĶ से 

यह अंधेर ेम¤ ÿकाश ÖतÌभ कì तरह है ।  

 हम सबसे बड़े दल के łप म¤ थ े।  हम और जदयू चनुाव-पूवª सबसे बड़े गठबंधन म¤ थ े।  इसके 

बावजूद, हमारे पास बहòमत था ।  हम¤ सरकार बनाने नहé दी जा रही थी ।  जब यह मामला सवō¸च 

Æयायालय म¤ गया, तो पहली बार झारखÁड के तÂकालीन राºयपाल और तÂकालीन केÆþ सरकार 

पर तÐख िटÈपणी करते हòए, सवō¸च Æयायालय ने fraud on the constitution जैसी बात कही 

थी ।  यह झारखÁड कì घटना है, िजसका म§ यहा ँपर उÐलेख करना चाहता हó ँ।  म§ उसके िवÖतार 

म¤ नहé गया हó ँ।  

 माननीय अÅय± महोदय, भारत के संसदीय और सवंैधािनक इितहास म¤, यिद म§ मील के 

पÂथर िगनाना चाहó,ँ महोदय, म§ आपके माÅयम से, िवशेष łप से ÿितप± का Åयान आकिषªत करना 

चाहता हó ँ ।  वषª 1995 म¤ जेनेवा म¤,  संयĉु राÕů संघ म¤ पािकÖतान कÔमीर को लेकर भारत के 

िखलाफ ÿÖताव ला रहा था, उस समय कांúेस कì तÂकालीन सरकार से कÔमीर मĥेु पर घनघोर 

िवरोध के बावजूद तÂकालीन नेता ÿितप±, हम सबके ®Ħेय अटल िबहारी वाजपेयी जी भारतीय 

ÿितिनिधमंडल का नेतृÂव करते हòए, नरिसÌहा राव सरकार का प± ÿÖतुत करने के िलए जेनेवा गये 

थे ।  तÂकालीन लीडर ऑफ अपॉिजशन हमारे ®Ħेय अटल िबहारी वाजपेयी जी ने िवदेश कì धरती 

पर सारा ®ेय नरिसÌहा राव जी कì सरकार को िदया था ।  भारत कì धरती पर आकर… (Óयवधान) 

िवदेश जाकर उÆहŌने केÆþीय सरकार का समथªन िकया था ।  लेिकन भारत कì धरती पर आकर 

उÆहŌने सरकार का िफर से मुखर िवरोध िकया ।   

 महोदय, आज जब म§ देखता हó ँिक हमारे कई नेता िवदेश कì धरती पर जाकर भारत के बारे 
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म¤ न जाने ³या-³या कहते ह§ । … (Óयवधान) न जाने ³या-³या कहते ह§ । … (Óयवधान) हम¤ यह 

घटना एक कहानी जैसी लगती है । … (Óयवधान) परतं ुपåरप³व िवप± कì भूिमका कैसे िनभाई जा 

सकती है, इसे भी सभी दलŌ को समझना चािहए । … (Óयवधान) 

 म§ एक और घटना याद िदलाना चाहता हó ँ।  वषª 1996 म¤, अटल जी कì 13 िदनŌ कì सरकार 

थी ।  टेलीिवज़न के Ĭारा, सदन कì कायªवाही का सीधा ÿसारण करने का जब फैसला िकया गया 

था, तो उस समय अटल जी भारत के ÿधानमंýी थ ेऔर उÆहŌने इसकì पहल कì थी ।  

 माननीय अÅय± महोदय, सौ बात कì एक बात है ।  जब भी कांúेस के नेताओ ंको स°ा और 

संिवधान म¤ से एक को चनुना था, तो उÆहŌने हमेशा स°ा को चनुा ।   

13.00 hrs 

संिवधान के आिटªकल 44 म¤ यूिनफॉमª िसिवल कोड लागू करने कì बात कì गई ह ै।  सÿुीम कोटª ने 

सरला मुģल वस¥ज़ यूिनयन ऑफ इंिडया केस म¤ कहा था: 

“Pandit Jawaharlal Nehru, while defending the introduction of the 

Hindu Code Bill instead of a uniform civil code, in the Parliament in 

1954, said, “I do not think that at the present moment the time is 

ripe in India for me to try to push it through”. It appears that even 41 

years thereafter, the Rulers of the day are not in a mood to retrieve 

Article 44 from the cold storage where it is lying since 1949. The 

Governments – which have come and gone – have so far failed to 

make any effort towards “unified personal law for all Indians”. The 

reasons are too obvious to be stated. The utmost that has been 

done is to codify the Hindu law in the form of the Hindu Marriage 

Act, 1955. The Hindu Succession Act, 1956, the Hindu Minority and 

Guardianship Act, 1956, and the Hindu Adoptions and Maintenance 
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Act, 1956 have replaced the traditional Hindu law based on different 

schools of thought and scriptural laws into one unified code. When 

more than 80 per cent of the citizens have already been brought 

under the codified personal law, there is no justification whatsoever 

to keep in abeyance, any more, the introduction of “uniform civil 

code” for all citizens in the territory of India.” 

 अÅय± महोदय, यूिनफॉमª िसिवल कोड तो कांúेस ³या ही लाती, उÆहŌने तो सÿुीम कोटª के 

जजम¤ट को भी पूरी तरह से नकार िदया था ।   

 अÅय± महोदय, आप शाह बानो केस याद कìिजए, जो िक भारत म¤ मुिÖलम मिहलाओ ंके 

अिधकारŌ के िलए एक ऐितहािसक िनणªय था ।  म§ उसे ‘ऐितहािसक’ कहना चाहता हóं ।  इस मामले म¤ 

सÿुीम कोटª न ेतलाकशुदा मिहला शाह बानो के प± म¤ फैसला सनुाया था ।  इस फैसले के जåरए 

सÿुीम कोटª ने यह कहा था िक मुिÖलम मिहलाए ंभी गजुारा भ°ा पाने कì हकदार ह§ ।  यह सÿुीम 

कोटª  ने कहा था ।   

 अÅय± महोदय, लेिकन तुĶीकरण के राÖते पर चलते हòए तÂकालीन कांúेस कì सरकार ने 

कानून बनाकर इस जजम¤ट को ही पलट िदया था ।  … (Óयवधान) कांúेस के लोग, जो हमेशा 

तुĶीकरण कì राजनीित करते आए ह§, इसिलए, जब हमार ेनेता िवरोधी दल जब ‘मोहÊबत कì दकुान’ 

कì बात करते ह§, तो हंसी आती है ।  … (Óयवधान) 75 वषŎ के बाद आज हम¤ अपने संवैधािनक 

कतªÓयŌ के ÿित अपनी ÿितबĦता को िफर से दोहराना चािहए ।  भारत का संिवधान भारतवािसयŌ 

कì आकां±ाओ ंकì पूितª के िलए, उनके मौिलक अिधकारŌ कì र±ा के िलए एक सशĉ माÅयम 

सािबत हòआ है ।  यह बात म§ दावे के साथ कह सकता हóं ।  … (Óयवधान) 

 अÅय± महोदय, जैसा म§ने ÿारभं म¤ कहा था, आज संसद पर हमले कì बरसी है, तो आज म§ 

अप±ेा करता हóं िक संिवधान ने जो अिधकार सवō¸च पदŌ पर बैठे हòए लोगŌ को िदए ह§, उनका वैसा 

दŁुपयोग कभी नहé, जैसा हमले के माÖटरमाइंड को ±मादान ÿकरण पर सात साल तक वह लंिबत 
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रहे, आज तक ऐसी कभी कÐपना नहé कì जा सकती ।  … (Óयवधान) म§ समझता हóं िक यह संकÐप 

लेना चािहए िक राÕůीय सुर±ा के मुĥŌ पर संवैधािनक शिĉयŌ का दŁुपयोग कभी न हो ।  यह संसद 

को सिुनिĲत करना चािहए ।   

 अÅय± महोदय, आज जब हम अपने संिवधान के 75 साल पूरे होने के सा±ी बने ह§, तो हम¤ 

अिधकारŌ से एक कदम आगे बढ़कर अपन ेकतªÓयŌ कì तरफ भी Åयान दनेा चािहए ।  भारतीय 

सÖंकृित म¤ धमª का एक महÂवपूणª Öथान ह ै।  इसको कोई नकार नहé सकता ।  धमª के अनेकŌ अथª 

ह§, मंिदर म¤ जाकर पूजा करना, मिÖज़द म¤ जाकर इबादत करना, िगरजाघर म¤ िसजदा करना, यही 

धमª नहé है ।  धमª के अनेकŌ अथª ह§, उनम¤ जो सबसे महÂवपूणª है, वह ‘कतªÓय’ है ।  ‘कतªÓय’ सबसे 

महÂवपूणª है ।  हमारे धमª úंथŌ म¤ धमª का अथª मूलत: ‘कतªÓय’ ही है ।  ‘धमª’ शÊद ऋµवेद म¤ 56 टाइÌस, 

56 बार आता है और लगभग सभी ÖथानŌ पर इसका उपयोग ‘कतªÓय’ के अथª और संदभª म¤ ही िकया 

गया है ।   

 अÅय± महोदय, भारत कì संÖकृित म¤ उसके धमª, मूÐय, इितहास, सभी म¤ कतªÓयŌ के िनवªहन 

कì बात¤ कì गई ह§ ।  भारत एक लोकतांिýक देश है और िकसी भी लोकतंý म¤ उसका संिवधान ही 

उसका सबसे महÂवपूणª दÖतावेज, या म§ यूं कहóं िक ‘सøेेड डॉ³यमु¤ट’ माना जाता है ।  यही कारण ह ै

िक सवō¸च पदŌ पर बैठे सभी ÓयिĉयŌ को इस संिवधान म¤ मौजूद शपथ को पद úहण से पहल े

दोहराना पड़ता है – ‘म§ अपने कतªÓयŌ का ®Ħापूवªक और शुĦ अंत:करण से िनवªहन कłंगा’, आपके 

ही सम± यह शपथ लेनी पड़ती है ।   

 अÅय± महोदय, ये केवल कुछ शÊद नहé ह§, बिÐक भारत के लोकतंý कì अंतराÂमा ह§ ।  

 यह एक संवैधािनक दाियÂव होने के साथ-साथ एक नैितक दाियÂव भी है ।  यह अ³सर कहा 

जाता है िक भारत िविवधता का देश है ।  भारत िविभÆन धमŎ, िवĵासŌ, माÆयताओ,ं रीित-åरवाजŌ 

और परÌपराओ ंका देश है, लेिकन इस जीवंत िविवधता के बीच जो हम¤ एकÂव म¤ बांधता है, वह है 

हमारा संिवधान ।  

 अÅय± जी, úैनिवल ऑिÖटन ने अपनी बहòचिचªत िकताब ‘िद इंिडयन कांÖटीट्यूशन 
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कॉनªरÖटोन ऑफ ए नेशन’ म¤ िलखा है िक हमार ेसंिवधान िनमाªताओ ंने भारतीय संिवधान म¤ राÕů 

के आदशŎ और उÆह¤ ÿाĮ करने के िलए इÔयूज एडं ÿोसीजर दोनŌ को एक समान महÂव िदया है ।  

िजन आदशŎ को उÆहŌने सबसे अिधक महÂव िदया, वे ह§ - राÕůीय एकता, अखंडता, लोकतांिýक 

और समतामूलक समाज ।  हमारे संिवधान िनमाªताओ ंने इÆह¤ ÿाĮ करने के िलए सामािजक और 

आिथªक पåरवतªन का राÖता अपनाया लेिकन उनके जहन म¤ एक बात पूरी तरह से साफ थी िक यह 

सामािजक और आिथªक पåरवतªन केवल संवैधािनक और लोकतांिýक संÖथानŌ का उपयोग करते 

हòए लोकतांिýक भावना के साथ लाया जाया, यह उनकì मंशा थी ।  úैनिवल ऑिÖटन ने अपनी 

िकताब म¤ एक महÂवपूणª बात िलखी, िजसका म§ उÐलेख करना चाहता हóं ।  वह बात यह थी िक 

संिवधान िनमाªताओ ंको यह िवĵास था िक सामािजक एकता, सामािजक øांित और लोकतंý को 

अलग-अलग हािसल नहé िकया जा सकता है बिÐक यह एक सीमलेस वेब के तीन अलग-अलग 

Öůांड्स ह§ ।    

Sir, I would like to quote him:  

“Without national unity, democracy would be endangered and there 

could be little progress toward social and economic reform. And 

without democracy and reform, the nation would not hold together. 

With these three strands, the framers had spun a seamless web.” 

 अÅय± जी, हमार ेसंिवधान ने हमेशा नागåरक, राºय, Óयिĉ और समाज के बीच हारमोिनयस 

बैल¤स बनाने म¤ बहòत ही महÂवपूणª भूिमका िनभाई है ।  एक ÿिसĦ ºयूåरÖट फामªर चीफ जिÖटस 

ऑफ यूएसए जॉन माशलª ने कहा था – 

 “…Constitution is framed for ages to come, but its course 

            cannot always be tranquil. ” 

 िजसका अथª है िक संिवधान कì रचना सिदयŌ के िलए होती है, मगर उसकì याýा चनुौतीपूणª 

होती है ।   
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 अÅय± जी, हम सभी जानते ह§ िक हमार ेसिंवधान िनमाªता आजादी के आंदोलनŌ से ÿेåरत 

थे और सभी दरूदशê थे लेिकन भिवÕय म¤ आने वाली सभी चनुौितयŌ और उनके समाधानŌ को 

संिवधान म¤ सिÌमिलत करना िकसी भी सूरत म¤ संभव नहé था ।  िपछले साढ़े सात दशकŌ म¤ संिवधान 

को बहòत-सी चुनौितयŌ का सामना करना पड़ा ।  हम सभी को इस बात का गवª होना चािहए िक हमारे 

संिवधान कì िÖÿट ऑफ रीिजिलएसं है िक हम उन सभी चनुौितयŌ का सामना पूरी ŀढ़ता से कर   

पाए ।  िपछले 75 वषŎ म¤ ऐसे कई अवसर आए जब भारत के सवō¸च Æयायालय ने अपने फैसलŌ के 

माÅयम से लोगŌ के मौिलक अिधकारŌ कì र±ा कì है और लोकतंý को मजबूत िकया है ।  उन सभी 

ऐितहािसक फैसलŌ के पीछे जो आदशª, सोच और मापदडं थे, वे सभी हमार ेसंिवधान म¤ िनिहत ह§ ।  

भारतीय संिवधान वह आदशª है, िजसके माÅयम से दिुनया का सबसे बड़ा लोकतंý अिÖतÂव म¤ आया 

।  यह चाटªर था िजसने ÿाचीन सËयता को आधुिनकता और बड़े सामािजक और आिथªक सधुार के 

मागª पर अúसर िकया और िपछले 75 वषŎ स ेहमारा संिवधान इस भूिमका को पूरी िनķा और समपªण 

के साथ िनभा रहा है ।  

 अÅय± महोदय, िपछले 75 सालŌ म¤ संिवधान कì मूल भावना स ेही ÿेरणा लेते हòए हमार े

सवō¸च Æयायालय न ेल§िगक समानता को बढ़ावा िदया ।  पयाªवरण संर±ण को सिुनिĲत िकया ।  

संघीय संरचना को मजबूत िकया और लोगŌ के मौिलक अिधकारŌ कì र±ा कì ह ै।  इस सदंभª म¤ मेरा 

मानना है िक इन सभी िनणªयŌ के पीछे जो गाइिडंग िÿंिस पÐस थे वे हमार ेसंवैधािनक िनमाªताओ ंके 

आदशª और ŀिĶकोण थे, जो भारत के संिवधान म¤ ही िनहीत ह§ ।  भारत का संिवधान 7 दशकŌ स े

अिधक समय से न िसफª  शानदार तरीके से काम कर रहा है बिÐक तमाम झंझावातŌ को झेलने के 

बाद भी साल-साल दर साल हमारा संिवधान मजबूत होता जा रहा है ।  मेरा मानना है िक इसकì 

सबसे बड़ी वजह इसम¤ कांÖटीट्यूशनल मोरिैलटी है ।  डॉ. अÌबेडकर ने संिवधान सभा कì 4 नवÌबर, 

1949 को अपने भाषण म¤ इसी कांÖटीट्यूशनल मौरेिलटी पर िवचार रखते हòए ÿिसĦ िवचारक जॉजª 

úोट को कोट करते हòए कहा था-“Constitutional morality was the indispensable 

condition of a Government at once free and peaceable.” 
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अÅय± महोदय, हमार ेभारतीय संिवधान को इस कािÆÖटटूशनल मोरिैलटी स े रखेांिकत 

करने के िलए हम¤ बाबा साहेब डॉ. भीम राव अंबेडकर और सिंवधान सभा के ÿÂयेक सदÖय के ÿित 

आभारी होना चािहए ।  26 नवंबर, 1949 से ठीक एक िदन पहले डॉ. अंबेडकर ने संिवधान सभा म¤ 

एक भाषण िदया था िजसे the grammar of anarchy speech के नाम से जाना जाता है ।  डॉ. 

अंबेडकर ने उसम¤ कहा था िक कोई संिवधान िकतना भी अ¸छा हो, वह बुरा बन सकता है, अगर 

िजन लोगŌ पर उसे चलाने कì िजÌमेदारी है, वे अ¸छे न हŌ ।  … (Óयवधान) उसी तरह कोई संिवधान 

िकतना भी बुरा हो, वह अ¸छा सािबत हो सकता है, अगर उसे चलाने वाले लोगŌ कì भूिमका 

सकाराÂमक हो ।  … (Óयवधान) यह राजनीित का चåरý है िक जैसे ÓयिĉयŌ के हाथŌ म¤ जाती है, 

वैसी बन जाती है ।  राम के हाथŌ म¤ जाती है तो भिĉ  बन जाती ह ै।  कृÕण के हाथŌ म¤ जाती ह ैतो 

यिुĉ बन जाती है ।  आजाद, भगत िसंह और अशफाकउÐला खान जैसे लोगŌ के हाथŌ म¤ जाती है 

तो मुिĉ बन जाती है ।   

 अÅय± महोदय, अतं म¤ बाबा साहब अंबेडकर Ĭारा कही गई एक बहòत ही महÂवपूणª बात म§ 

आप सभी के बीच म¤ रखना चाहता हॅू ं ।  उÆहŌने कहा था िक By Independence, we have lost 

the excuse of blaming the British for anything going wrong. If hereafter things go 

wrong, we will have nobody to blame except ourselves. … (Óयवधान) 

 अÅय± महोदय, इस बात को हम¤ हमेशा याद रखना चािहए िक हमारा संिवधान सबसे उÂकृĶ 

िदमागŌ कì एक कड़ी मेहनत और ŀिĶ का पåरणाम है ।  महोदय, हमारा सिंवधान हर मामले म¤ एक 

महान दÖतावेज़ है ।  यह हमार ेफाउंिडंग फादसª और फाउंिडंग मदसª का हम सभी के िलए एक सबसे 

बड़ा उपहार है ।  अब यह हमारा क°ªÓय है िक हम यह सिुनिĲत कर¤ िक हम संिवधान कì पिवýता 

को िकसी भी सूरत म¤ भंग न होने द¤ और यह संवैधािनक याýा अनवरत जारी रहे, इसके िलए पूरी 

शिĉ से काम कर¤ ।  

 अÅय± महोदय, म§ िवĵास के साथ कह सकता हॅूं, गौरव कì अनुभूित करते हòए कह सकता 

हॅूं िक  हमार ेÿधान मंýी मोदी जी के नेतृÂव कì सरकार, चाहे जो भी कìमत चुकानी पड़े, संिवधान 
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कì पिवýता को िकसी भी सूरत म¤ भगं नहé होने देगी ।  … (Óयवधान) यह क°ªÓय हमारे िकसी भी 

अÆय दाियÂव स ेबड़ा होना चािहए ।  अÅय± महोदय, इÆहé शÊदŌ के साथ म§ अपनी वाणी को िवराम 

दतेा हॅूं ।   

आप सभी को बहòत-बहòत धÆयवाद ।  

जय भारत ।  जय िहंद ।  जय संिवधान ।        

®ीमती िÿयंका गांधी वाűा (वायनाड) : माननीय अÅय± महोदय जी, आज आपने मुझे इस सभा 

म¤ बोलने का मौका िदया, इसके िलए म§ आपकì बहòत-बहòत आभारी हॅूं ।  म§ सबसे पहले, जो 

सरु±ाकमê, जवान, अफसर 13 िदसबंर, 2001 को संसद कì सरु±ा करते हòए शहीद हòए थ,े उनके 

ÿित ®Ħांजिल अिपªत करना चाहती हंूॅ ।   

 महोदय, हज़ारŌ साल परुानी हमार ेदेश कì, धमª कì एक परुानी परपंरा रही है ।  यह परपंरा 

संवाद, चचाª कì रही है ।  एक गौरवशाली परपंरा है, जो दशªन úंथŌ म¤, वेदŌ म¤, उपिनषदŌ म¤ िदखती 

है ।  वाद-िववाद और संवाद कì हमारी परुानी सÖंकृित है ।   

 अलग-अलग धमŎ म¤ भी, इÖलाम धमª म¤, सूिफयŌ म¤, बौĦ धमª म¤, जैन धमª म¤ और िसख धमª 

म¤ वाद-संवाद, चचाª और बहस कì सÖंकृित रही है ।  इसी परपंरा से हमारा Öवतंýता संúाम उभरा ।  

हमारा Öवतंýता संúाम िवĵ म¤ एक अनोखा सúंाम था, एक अनोखी लड़ाई थी, जो अिहंसा और सÂय 

पर आधाåरत थी ।  िववाद-संवाद कì जो पंरपरा है, इसको इस संúाम ने आगे कैसे बढ़ाया? हमारी 

आजादी के िलए जो संúाम था, जो लड़ाई थी, वह बेहद लोकतांिýक लड़ाई थी ।  इसम¤ दशे के 

िकसान, देश के जवान, देश के मजदूर, देश के अिधवĉा, देश के बिुĦजीवी, चाहे िकसी भी जाित के 

हो, चाहे िकसी भी धमª के हो, चाहे वे िकसी भी भाषा को बोलते हो, सब इस Öवतंýता सúंाम म¤ 

शािमल हòए ।  सब ने हमारे दशे कì आजादी कì लड़ाई लड़ी ।  उसी आजादी कì लड़ाई से एक 

आवाज उभरी, जो हमार ेदेश कì आवाज थी ।  वह आवाज ही आज हमारा संिवधान है ।  वह साहस 

कì आवाज थी, हमारी आजादी कì आवाज थी और उसी कì गूंज ने हमार ेसंिवधान को िलखा और 

बनाया ।  यह िसफª  एक दÖतावेज नहé है ।  बाबा साहब अंबेडकर जी, मौलाना आजाद जी, 
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राजगोपालाचारी जी और जवाहर लाल नेहł जी सिहत उस समय के तमाम नेता, जैसा आपने कहा 

िक इस संिवधान को बनाने के कायª म¤ सालŌ से जुटे रहे ।  

 हमारा संिवधान इंसाफ, उÌमीद, अिभÓयिĉ और आकां±ा कì वह ºयोित  है, जो हर 

िहंदÖुतानी के िदल म¤ जलती है ।   

 अÅय± महोदय, इस ºयोत ने हरेक भारतीय को यह पहचानने कì शिĉ दी िक उसे Æयाय 

िमलने का अिधकार है ।  उसम¤ अपने अिधकारŌ के िलए आवाज उठाने कì ±मता है ।  जब वह 

आवाज उठाएगा तो स°ा को उसके सामने झुकना पड़ेगा ।  इस संिवधान ने हरके देशवासी को यह 

अिधकार िदया िक वह सरकार बना भी सकता है और सरकार बदल भी सकता है ।  यह ºयोित  जो 

हर िहंदÖुतानी के िदल म¤ जलती है, उसने हर िहंदÖुतानी को यह िवĵास िदया िक देश कì संपि° म¤, 

दशे कì दौलत म¤ और ससंाधनŌ म¤ उसका भी िहÖसा है ।  उसे एक सरुि±त भिवÕय कì उÌमीद का 

अिधकार है ।  दशे बनाने म¤ भी उसकì भागीदारी है ।  उÌमीद और आशा कì यह ºयोित  म§ने देश के 

कोने-कोने म¤ खदु दखेी है ।  उÆनाव म¤ म§ एक रेप पीिड़ता के घर गई ।  उसे जला कर मार डाला गया 

था ।  वह शायद 20-21 साल कì होगी ।  हम सबके ब¸चे ह§ ।  हम सोच सकते ह§ िक अगर हमारी 

बेटी के साथ बार-बार बलाÂकार होता और िफर जब वह अपनी लड़ाई लड़ने के िलए जाए तो उसको 

जलाकर मार डाला गया होता तो हम पर ³या बीतता? म§ उस ब¸ची के िपता स ेिमली ।  उसके खेत 

जलाए गए थ े।  उसके भाइयŌ को पीटा गया था ।  उसके िपता को घर के बाहर घसीट कर मारा गया 

था ।  उस िपता ने मुझे बताया िक बेटी, मुझे Æयाय चािहए ।  मेरी बेटी अपने एफआईआर को दजª 

कराने के िलए िजले म¤ गई तो उसको मना िकया गया ।  तब उसको अगले िजले म¤ जाना पड़ा ।  वह 

रोज सबुह छह बजे उठ कर, तैयार हो कर, अकेले ही अपने मुकदमे को लड़ने के िलए अगले िजल े

म¤ ůेन से जाती थी ।  

उसके िपता ने मझेु कहा िक म§ने उससे कहा िक बेटी अकेली मत जाओ, छोड़ दो यह लड़ाई, 

लेिकन उसकì बेटी ने उसको जवाब िदया िक िपता जी, म§ अकेली जाऊंगी, म§ लडूंगी, यह मेरी लड़ाई 

है, म§ इसे लडूंगी ।  यह लड़ने कì ±मता, यह िहÌमत उस लड़कì को और करोड़Ō भारत कì नाåरयŌ 
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को हमार ेसंिवधान ने दी है ।  म§ आगरा म¤ अŁण वाÐमीिक के घर गई ।  अŁण वाÐमीिक पुिलस 

Öटेशन म¤ सफाई का काम करता था ।  आप सोच सकते ह§ िक हमारी तरह उसका भी पåरवार था, 

नई-नई शादी हòई थी और उसका दो-तीन महीनŌ का ब¸चा था ।  पिुलस Öटेशन म¤ चोरी हो गई ।  

उस पर चोरी का इÐजाम लगाया गया और उसके पूर ेपåरवार को पिुलस Öटेशन ले गए ।  आप हंस 

रहे ह§, लेिकन यह गÌभीर बात है ।  … (Óयवधान) अŁण वाÐमीिक को पीट-पीटकर मार डाला, 

उसकì बीवी को पीटा, उसके िपता के नाखून िनकाले, उसके पूर ेपåरवार को पीटा गया ।  जब म§ उस 

जवान मिहला से िमलने गई, जो अभी-अभी िवधवा हòई थी, तो उसने मझेु कहा िक दीदी हम¤ िसफª  

एक चीज चािहए, हम¤ Æयाय चािहए और हम इस Æयाय के िलए लड़ते रह¤गे, चाहे कुछ भी हो जाए ।  

यह िहÌमत उस मिहला को हमार ेसंिवधान ने दी है ।    

सÌभल के कुछ लोग हमसे िमलने आए थे, जो मृतकŌ के पåरवार के सदÖय थ े।  उसम¤ दो 

ब¸चे थे, अदनान और उजैद ।  … (Óयवधान) एक ब¸चा मेर ेब¸चे कì उă का है, दूसरा उसस ेछोटा 

17 साल का है ।  वे दजê के बेटे ह§ ।  दजê का एक ही सपना था िक वह अपन ेबेटŌ को पढ़ाएगा-

िलखाएगा, एक बेटा डॉ³टर बनेगा और दूसरा बेटा भी अपने जीवन म¤ सफल होगा ।  उनके िपता जी 

हर रोज उनको Öकूल छोड़ते थ े।  उस िदन भी Öकूल छोड़ने के बाद वे अपनी दकुान म¤ चले गए ।  

उÆह¤ पता नहé था िक िववाद हो रहा है ।  उÆहŌने भीड़ दखेी, घर आने कì कोिशश कì तो पिुलस ने 

गोली से मार डाला ।  … (Óयवधान) वह 17 साल का ब¸चा अदनान मुझसे कहता है िक म§ बड़ा 

होकर डॉ³टर बनकर िदखाऊंगा ।  म§ अपने िपता का सपना साकार कłंगा ।  यह सपना, यह आशा 

उसके िदल म¤ हमारे संिवधान ने डाली है ।   

अÅय± महोदय, हमार ेदेश के करोड़Ō देशवािसयŌ के संघषª म¤, अपने अिधकारŌ कì पहचान 

म¤, इनकì किठन स ेकिठन पåरिÖथितयŌ से लड़ने कì अपार िहÌमत म¤ और दशे से Æयाय कì अप±ेा 

म¤ हमार ेसंिवधान कì ºयोित जल रही है ।  म§ने हमारे संिवधान कì ºयोित को जलते हòए देखा है और 

इसके साथ-साथ यह भी समझा है िक हमारा संिवधान एक सुर±ा कवच है ।  यह एक ऐसा सरु±ा 

कवच है जो देशवािसयŌ को सरुि±त रखता है ।  यह Æयाय का कवच है, एकता का कवच है और 
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अिभÓयिĉ कì आजादी का कवच है ।  द:ुख कì बात यह है िक मेर ेस°ा प± के साथी, जो बहòत 

बड़ी-बड़ी बात¤ करते ह§, इÆहŌने इन 10 सालŌ म¤ यह सुर±ा कवच तोड़ने का पूरा ÿयास िकया ।  

संिवधान म¤ सामािजक, आिथªक और राजनीितक Æयाय का वादा है ।  यह वादा एक सुर±ा कवच है, 

िजसको तोड़ने का काम शुł हो चुका है ।  लैटरल एůंी और िनजीकरण के जåरए यह सरकार आर±ण 

को कमजोर करने का काम कर रही है ।  अगर लोक सभा चनुाव म¤ ये नतीजे नहé आए होते तो ये 

संिवधान बदलने का काम भी शुł कर लेते ।  स¸चाई यह है िक आज संिवधान, संिवधान, संिवधान 

बार-बार इसिलए कह रहे ह§, ³यŌिक इस चनुाव म¤ इनको पता चल गया िक इस देश कì जनता ही 

इस संिवधान को सरुि±त रखेगी ।       

इस चुनाव म¤ हारते-हारते जीतने स ेइÆह¤ अहसास हòआ िक सिंवधान बदलने कì बात इस 

दशे म¤ नहé चलेगी ।  आज जनता कì मांग है िक जाित जनगणना हो ।  स°ा प± के साथी ने इसका 

िजø िकया, यह िजø भी आज इसिलए हो रहा है िक चुनाव ये नतीजे आए ।  जाित जनगणना 

इसिलए जłरी है तािक हम¤ पता चले िक िकसकì ³या िÖथित है और नीितयां उस िहसाब से बने ।  

इनकì गंभीरता का ÿमाण यह है िक जब चनुाव म¤ पूर ेिवप± ने जोर-शोर से जोरदार आवाज उठायी 

िक जाित जनगणना होनी चािहए, इनका जवाब दिेखए, इनका जवाब है, भ§स चरुा ल¤गे, मंगलसूý चुरा 

ल¤गे, इनका ये जवाब था ।  जाित जनगणना कì यह इनकì गंभीरता है ।   

 महोदय, हमार ेसंिवधान ने आिथªक Æयाय कì नéव डाली, िकसानŌ और गरीबŌ को जमीन 

बांटी, भूिम सुधार िकया ।  िजसका नाम लेने से कभी-कभी आप िझझकते ह§, कभी-कभी उनका नाम 

अपने आपको बचाने के िलए धड़ाधड़ इÖतेमाल िकया जाता है ।  उÆहŌने एचएएल, बीएचईएल, सेल, 

गेल, ओएनजीसी, एनटीपीसी, रलेवे, आईआईटीज, आईआईएम और ऑयल åरफाइनरीज जैसे 

तमाम पीएसयूज बनाए ।   

 अÅय± महोदय, उनका नाम पÖुतकŌ से िमटाया जा सकता है, उनका नाम भाषणŌ से िमटाया 

जा सकता है लेिकन देश कì आजादी के िलए जो उनकì भूिमका रही, इस दशे के िनमाªण के िलए 

जो भूिमका रही, वह इस देश से कभी नहé िमटाया जा सकता है ।  75 सालŌ म¤ जनता का भरोसा 
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रहा िक नीितयां बन¤गी तो जनता कì भलाई के िलए बन¤गी ।  जल, जंगल का अिधकार आिदवासी 

भाई-बहनŌ को िमला ।  इंिदरा जी ने ब§कŌ का राÕůीयकरण करवाया, खदानŌ का राÕůीयकरण कराया, 

कांúेस कì यूपीए सरकारŌ म¤ िश±ा और भोजन का अिधकार िमला ।  75 सालŌ म¤ जनता का भरोसा 

िमला, पहले ससंद चलती थी तो जनता जनता को उÌमीद होती थी िक सरकार महंगाई और 

बेरोजगारी पर चचाª करगेी, कोई उपाय िनकालेगी, कोई राÖता िनकालेगी ।  लोग मानते थे िक यिद 

कोई नई आिथªक नीित बनेगी तो देश कì अथªÓयवÖथा को मजबूत बनाने के िलए बनेगी, भारतीय 

बाजार को मजबूत बनाने के िलए बनेगी, उनके भिवÕय को मजबूत बनाने के िलए बनेगी, िकसान और 

आिदवासी भाई-बहन भरोसा करते थ ेिक यिद जमीन के कानून म¤ संशोधन होगा तो उÆहé कì भलाई 

के िलए होगा ।  आप नारी शिĉ कì बात करते ह§, आज चनुाव कì वजह स ेनारी शिĉ कì शायद 

इतनी बातचीत हो रही है ।  हमार ेसंिवधान ने मिहलाओ ंको यह अिधकार िदया था, उनकì शिĉ को 

वोट म¤ पåरवितªत िकया, आज आपको पहचानना पड़ रहा है िक मिहलाओ ंके िबना, नारी शिĉ के 

िबना सरकार¤ नहé बन सकती ह§, इसीिलए आज आप नारी शिĉ कì बात दोहरा रहे ह§ ।  आप नारी 

शिĉ का अिधिनयम लाये ह§, उसको लागू ³यŌ नहé करते? दस साल बाद लाग ू³यŌ होगा, ³या आज 

कì नारी उसके लागू करने के िलए दस साल इंतजार करगेी? आज संसद म¤ बैठे हòए स°ा प± के 

साथी ºयादा से ºयादा अतीत कì बात¤ करते ह§ िक सन उÆनीस सौ म¤ ³या हòआ, नेहł जी ने ³या 

िकया ।  आप वतªमान कì बात कìिजए, देश को बताइए िक आप ³या कर रहे ह§?   

आपकì िजÌमेदारी ³या है? ³या सारी िजÌमेदारी जवाहर लाल नेहł कì है?  

 अÅय± महोदय, यह सरकार आिथªक Æयाय का सरु±ा कवच तोड़ रही है ।  आज संसद म¤ 

बैठी यह सरकार बेरोजगारी और महंगाई से जूझ रही जनता को ³या राहत द ेरही है? कृिष के कानून 

भी बड़े-बड़े उīोगपितयŌ के िलए बन रहे ह§ ।  सही एमएसपी तो छोिड़ए, डीएपी तक नहé िमल रहा 

है ।  वायनाड से लेकर लिलतपरु तक इस देश का िकसान रो रहा है ।  आपदा आती है तो उसे कोई 

राहत नहé िमलती है ।  आज इस देश का िकसान भगवान भरोसे है ³यŌिक  उसे छोड़ िदया गया है ।  

आज िहमाचल ÿदशे म¤ दिेखए, िजतने भी कानून बने ह§, सब बड़े-बड़े उīोगपितयŌ के िलए बन रहे 
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ह§ ।  िहमाचल ÿदशे म¤ सबे उगता है, इसके छोटे-छोटे िकसान रो रहे ह§ ³यŌिक एक Óयिĉ के िलए 

सब कुछ बदला जा रहा है ।  … (Óयवधान)  

 अÅय± महोदय, …  को सार ेकोÐड Öटोरजे ÿदेश कì सरकार ने नहé िदए ।  … (Óयवधान) 

… * को सारे कोÐड Öटोरजे आपकì सरकार न ेिदए ह§ ।  … (Óयवधान)  देश देख रहा है िक  एक 

Óयिĉ को बचाने के िलए दशे कì 142 करोड़ जनता को नकारा जा रहा है ।  सारे िबजनेस, सार े

संसाधन, सारी दौलत, सारे मौके एक ही Óयिĉ को सŏपे जा रहे ह§ ।  सार े बंदरगाह, एयरपोट्ªस, 

सड़क¤ , रलेवे का काम, कारखान¤, खदान¤ और सरकारी कंपिनयां िसफª  एक Óयिĉ को दी जा रही       

ह§ ।  जनता के मन म¤ हमेशा िवĵास रहता था िक अगर कुछ नहé है तो संिवधान हमारी सरु±ा करगेा, 

लेिकन आज आम लोगŌ के बीच यह धारणा बनती जा रही है िक  यह सरकार िसफª  … (अÅय±पीठ 

के आदेशानुसार कायªवाही-व°ृाÆत म¤ सिÌमिलत नहé िकया गया । ) के मुनाफे के िलए चल रही ह ै।  

दशे म¤ बहòत तेजी से गैर-बराबरी बढ़ रही है, जो गरीब है वह और गरीब हो रहा है और जो अमीर है, 

वह और अमीर हो रहा ह ै।  इस सरकार ने आिथªक Æयाय का भी सरु±ा कवच तोड़ िदया है ।   

            महोदय, राजनीितक Æयाय कì बात भी होती है ।  आज स°ा प± के साथी खड़े हòए और 

तमाम िगनितयां करने लग गए िक ऐसा हòआ, वैसा हòआ, वषª 1975 म¤ ऐसा हòआ ।  आप भी सीख 

लीिजए ।  आप भी अपनी गलितयŌ के िलए माफì मांग लीिजए ।  आप भी बैलटे पर चनुाव कर 

लीिजए, दूध का दूध और पानी का पानी हो जाएगा ।  आप राजनीितक Æयाय कì बात करते ह§? 

सरकारŌ को पैसे के बल पर िगरा देते ह§ ।  … (Óयवधान) 

माननीय अÅय±: मेरा आúह है िक  संिवधान पर सकाराÂमक बात कह¤ ।  

… (Óयवधान) 

®ीमती िÿयंका गांधी वाűा : अÅय± महोदय, स°ा प± के एक साथी ने उ°र ÿदशे कì सरकार 

का उदाहरण िदया तो म§ भी एक उदाहरण द ेदतेी हóं महाराÕů कì सरकार का ।  म§ भी एक उदाहरण 
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द ेदतेी हóं, िहमाचल ÿदेश कì सरकार को तोड़न ेकì कोिशश िकसन ेकì? पैसŌ के बल पर कì ।  … 

(Óयवधान) गोवा कì सरकार, तमाम उदाहरण ह§ ।  … (Óयवधान) ³या ये सरकार¤ जनता ने नहé चनुी 

थé?  

³या संिवधान इन पर लागू नहé था? पूर ेदशे कì जनता जानती है, हंसती है िक इनके यहां 

तो वािशंग मशीन है ।  जो यहां से वहां जाता है, वह धलु जाता है ।  इस तरफ दाग, उस तरफ 

Öव¸छता ।  मेर ेकई ऐसे साथी ह§, जो इस तरफ होते थे, उस तरफ चल ेगए ।  मुझे व ेिदख भी रहे     

ह§ ।  शायद वािशंग मशीन म¤ धलु भी गए ह§ ।   

अÅय± महोदय, जहां भाईचारा और अपनापन होता था, जहां हमार ेसंिवधान ने एकता का 

सरु±ा कवच िदया था, वहां शक और घृणा के बीज बोए जा रहे ह§ ।  एकता का सरु±ा कवच तोड़ा 

जा रहा है ।  ÿधान मंýी जी सदन म¤ संिवधान कì िकताब को माथे से लगाते ह§, लेिकन संभल, 

हाथरस, मिणपरु म¤ जब Æयाय कì गहुार उठती है, तो उनके माथे पर िशकन तक नहé आती है ।  वह 

शायद समझ नहé पाए ह§ िक भारत का संिवधान संघ का िवधान नहé है ।  भारत के संिवधान ने हम¤ 

एकता दी ।  हम¤ आपसी ÿेम िदया ।  उस मोहÊबत कì दकुान, िजस पर आपको हंसी आती है, उसके 

साथ करोड़Ō देशवासी चले ।  करोड़Ō दशेवािसयŌ के िदल म¤ एक-दसूरे के िलए ÿेम है, घृणा नहé है ।   

महोदय, इनकì जो िवभाजनकारी नीितयां ह§, उनका नतीजा हम रोज दखेते ह§ ।  राजनीितक 

फायदे के िलए, संिवधान को छोिड़ए, देश कì एकता ये बनाए नहé रख सकते, सरु±ा भी नहé कर 

सकते ।  हमने सÌ भल, मिणपरु म¤ देखा ।  दरअसल, इनका कहना है िक दशे के अलग-अलग िहÖसे 

ह§, लिेकन हमारा सिंवधान कहता है िक यह देश एक है और यह दशे एक रहेगा ।  जहां खलुा िववाद 

होता था, अिभÓयिĉ का सुर±ा कवच होता था, वहां इÆहŌने भय का माहौल पैदा िकया है ।  स°ाप± 

के मेर ेसाथी अ³सर 75 सालŌ कì बात करते ह§, लिेकन इन 75 सालŌ म¤ यह उÌमीद, अिभÓयिĉ 

कì ºयोित कभी थमी नहé, कभी बुझी नहé ।  इस देश कì जनता ने खुलकर आलोचना कì, िनडर 

होकर धरना-ÿदशªन िकया ।  जब-जब जनता नाराज हòई, तब-तब स°ा को ललकारा, उसे चेतावनी 

दी ।  बड़े से बड़े नेताओ ंको कठघर ेम¤ खड़ा िकया ।  उनसे जवाब मांगा, Æयाय मांगा ।  इस देश के 
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छोटी-मोटी न³ुकड़ कì दुकानŌ म¤, चाय कì दुकानŌ म¤ इस देश के घरŌ, मोहÐलŌ, अखबारŌ, ÿकाशन 

घरŌ, Æयाय पािलकाओ ंम¤ चचाª कभी बंद नहé हòई, लेिकन आज यह माहौल है ।  आज जनता को सच 

बोलने से डराया, धमकाया जाता है ।  पýकार हो या िवप± का नेता हो या िकसी यूिनविसªटी का 

ÿोफेसर हो, छाýसंघ हो या कमªचााåरयŌ का संगठन हो, सबका मुंह बंद कराया जाता है ।  िकसी पर 

भी ईडी, िकसी पर सीबीआई, िकसी पर इनकम टै³स, िकसी पर फजê मुकदमे लगाकर जेल म¤ डाल 

िदया जाता है ।  िवप±ी नेताओ ंको जेल म¤ डाल िदया जाता है, उनको सताया जाता है ।  िकसी को 

इस सरकार ने नहé छोड़ा ।  मुझे याद है िक उ°र ÿदेश म¤ कुछ अÅयािपकाए ंÿदशªन कर रही थé ।  

उन पर देशþोही का मुकदमा डाल िदया गया, उÆह¤ देशþोही कह िदया गया ।  इÆहŌने दशे का पूरा 

माहौल भय से भर िदया है ।  इनकì मीिडया कì मशीन झूठ फैलाती है, तरह-तरह के आरोप लगाती 

है और शायद वह भी भय म¤ ही है ।   

 महोदय, म§ इस सदन को याद िदलाना चाहती हóं िक ऐसा डर का माहौल देश म¤ अúंेजŌ के 

राज म¤ था ।  जब इस तरफ बैठे हòए गांधी जी कì िवचारधारा वाले लोग आजादी कì लड़ाई लड़ रहे 

थे, तब उस तरफ वाली िवचारधारा वाले लोग भय म¤ रहकर अúेंजŌ के साथ सांठ-गांठ कर रहे थ े।   

भय का भी अपना Öवभाव होता है ।  भय फैलाने वाले हमेशा भय का खदु िशकार बन जाते ह§ ।  यह 

ÿकृित का िनयम है ।  ³या आज इनकì यह हालत नहé हो गई है? ये भय फैलाने के इतने आदी हो 

गए ह§ िक खुद भय म¤ रहने लगे ह§ ।  ये चचाª से डरते ह§ और आलोचना से घबराते ह§ ।  हम कई िदनŌ 

से मांग कर रहे ह§ िक चचाª कìिजए, लेिकन इनम¤ चचाª  करने कì िहÌमत ही नहé है ।   

 अÅय± महोदय, एक कहानी होती थी ।  शायद बचपन म¤ आपने भी सुनी होगी ।  राजा भेष 

बदलकर बाजार म¤ आलोचना सुनने जाता था ।  वह यह सनुने जाता था िक ÿजा मेरे बारे म¤ ³या 

कह रही है? म§ सही राÖते पर चल रहा हóं या नहé? आज के राजा भेष तो बदलते ह§, उनको भेष 

बदलने का शौक है, लेिकन न जनता के बीच जाने कì िहÌमत है और न आलोचना सनुने कì िहÌमत 

है ।  म§ तो सदन म¤ नई हóं ।  … (Óयवधान) 

  अÅय± महोदय, जनता म¤ बहòत िववेक है, यह सही है ।  … (Óयवधान) म§ सदन म¤ नई हóं ।  म§ 
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माý 15 िदनŌ स ेआ रही हó ं।  लेिकन, मुझे ताºजुब होता है िक इन 15 िदनŌ म¤, इतने बड़े-बड़े इÔयूज 

ह§, इतनी बड़ी-बड़ी बात¤ ह§ और ÿधानमंýी जी माý एक िदन के िलए सदन म¤ शायद दस िमनट के 

िलए िदखे ह§ ।  बात यह है िक यह देश भय स ेनहé, साहस और संघषª से बना है ।  इसको बनाने वाले 

दशे के िकसान, जवान, देश के करोड़Ō मजदूर और जनता है ।  संिवधान इनको साहस देता है ।  

मेहनती िमिड ल ³लास है और इस देश के जो करोड़Ō देशवासी ह§, जो रोजाना भयंकर पåरिÖथितयŌ 

का सामना करते ह§, उनको साहस देता है ।   

 वायनाड म¤ जो आपदा आई थी, उसम¤ 17 साल का एक छोटा लड़का था ।  उसने छ: घंटŌ 

तक अपनी मा ँको बचाने कì कोिशश कì थी ।  आप सोच सकते ह§ िक छ: घंटŌ तक अगर नदी कì 

धारा बह रही है, वह नाराज है, आप अपनी मा ँको पकड़े हŌ, छ: घंटŌ तक पकड़े रह¤ िक मेरी मा ँबच 

जाएगी और अंत म¤ वह मा ँभी बह जाती है ।  उस लड़के का साहस, उन मिहलाओ ंका साहस, जो 

पीिड़त ह§, लेिकन िफर भी अपनी लड़ाई लड़ रही ह§ ।  संभल के उन ब¸चŌ का साहस, िजनके िपताजी 

अभी-अभी गजुर गए, लेिकन िफर भी उनके सपनŌ को साकार करने कì िहÌमत है और साहस है ।  

वह साहस इस संिवधान ने िदया है ।  वह आÂमिवĵास इस संिवधान ने िदया है ।  यह दशे भय से 

नहé चल सकता ।  यह देश साहस से ही चलेगा ।  भय कì भी सीमा होती है ।  जब वह सीमा पार हो 

जाती है, जब िकसी को इतना दबाया जाता है तो उसको लगने लगता है िक अब मेर ेपास खोने के 

िलए कुछ नहé है, तब उसम¤ एक ऐसी शिĉ पैदा होती है, िजसके सामने कोई …  खड़ा नहé हो 

सकता है ।  यह देश … * के हाथŌ म¤ ºयादा देर तक कभी नहé रहा है ।  यह देश उठेगा, यह देश 

लड़ेगा, सÂय मांगेगा ।  सÂयमेव जयते, जय िहÆद ।       

           

®ी अिखलशे यादव (कÆनौज) : अÅय± महोदय, म§ आपको धÆयवाद देना चाहता हóं ।  इसके साथ 

ही साथ इस सदन म¤ ‘भारत के संिवधान कì 75 वषŎ कì गौरवशाली याýा’ पर जो बहस शुł हòई है, 

जहां स°ा प± स ेमाननीय र±ा मंýी जी न ेअपनी बात रखी है, वहé अभी-अभी कांúेस पाटê कì 
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नविनवाªिचत सांसद न ेभी अपनी बात रखी है ।  उसके बाद मुझे बोलने का मौका िमल रहा है ।  

 म§ सबस ेपहले उन लाखŌ-लाख लोगŌ को याद करता हóं, िजÆहŌन ेभारत देश कì आजादी म¤ 

अपनी जान Æयौछावर कर दी है ।  हमारा दशे आजाद हòआ, आजादी के बाद बाबासाहेब भीमराव 

अंबेडकर जी और हमारे तमाम वåरķ लोगŌ न ेइस संिवधान को बनाने का काम िकया है ।  म§ उनको 

याद करने के साथ ही साथ, आज 13 तारीख है, आज आप और हम इस सदन म¤ बैठे ह§, उस िदन 

एक ऐसी घटना घटी थी, अगर उस समय सुर±ाकिमªयŌ न ेअपनी सूझ-बूझ, बहादरुी और साहस के 

साथ उन आतंकवािदयŌ का मुकाबला न िकया होता, तो हमार ेदेश के बहòत सार ेमहÂवपूणª नेता जो 

उस सदन म¤ बैठे थ,े तब न जान े³या पåरिÖथित बनती ।  िजनकì जान गई थी, म§ उन बहादरुŌ को 

याद करता हóं तथा उनको ®Ħांजिल भी देता हóं ।  

 म§ ‘भारत के संिवधान कì 75 वषŎ कì गौरवशाली याýा’ पर चचाª करने के िलए खड़ा हòआ    

हóं ।  म§ बाबा भीमराव अंबेडकर जी को ®Ħांजिल अिपªत करता हóं, िजÆहŌने इस संिवधान को बनाने 

का काम िकया था ।  हमारा जो संिवधान तैयार हòआ है, उनकì ÿबुĦ ŀिĶ का पåरणाम है िक Æयाय, 

Öवतंýता, समानता और बंधुÂव के िसĦांतŌ पर आधाåरत हम¤ एक महान संिवधान िमला है ।  भारत 

राºयŌ का एक संघ है और हम¤ िविवधता म¤ एकता पर गवª है ।  यह हमारा संिवधान ही है, िजसने 

भाषायी, ±ेýीय, धािमªक और जातीय िविवधता वाले हमार ेदशे को एक साथ रखा है ।   

 डॉ³टर अंबेडकर जी न ेकहा था िक संिवधान कì सफलता इस पर िनभªर करगेी िक हम 

उसके अनुसार कैसे काम करते ह§ ।  यह दखेना है, िवधाियका, कायªपािलका और Æयायपािलका कì 

यह िजÌमेदारी है िक इस महान दशे का शासन हमार ेसंिवधान म¤ िनिहत उ¸च िसĦांतŌ के अनसुार 

चलाया जाए ।  डॉ³टर अबेंडकर जी ने कहा था, म§न ेतो संिवधान िनमाªण का दाियÂव बिहÕकृत और 

वंिचत वगŎ को अिधकार िदलान ेके िलए िलया है ।   

यह वही संिवधान है, जो समय-समय पर हमारा र±ा कवच बनता है ।  यह संिवधान हमारी 

ढाल है ।  संिवधान हमारी सरु±ा है, संिवधान हम¤ समय-समय पर शिĉ दतेा है ।  संिवधान इस देश 

कì 90 ÿितशत शोिषत, उपिे±त, पीिड़त और वंिचत जनता के अिधकारŌ का स¸चा संर±क है ।  
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यह संिवधान ही हमारा बड़ा मददगार है ।   

 अÅय± महोदय, हमारे जैस ेलोग और दशे के कमजोर लोगŌ के िलए, खासकर पीडीए के िलए 

संिवधान कì र±ा जÆम-मरण का िवषय है ।  संिवधान ही लोकतंý कì ÿाण वाय ुहै ।  जहां बाबा साहेब 

भीमराव अंबेडकर जी ने इतना शानदार और अ¸छा संिवधान िदया, वहé डॉ³टर अंबडेकर ने ÖपĶ 

łप स ेकहा था तथा स°ाप± के हमार ेमाननीय मंýी ने भी यह बात रखी है ।  उÆहŌने कहा था िक 

“संिवधान िकतना भी अ¸छा हो, यिद उस ेलागू करने वाले लोग अ¸छे नहé हŌगे, तो पåरणाम अ¸छे 

नहé िनकल¤ग े। ”  

 अÅय± महोदय, इस संिवधान पर लगभग 75 वषª के बाद भारत कì संसद म¤ िफर से चचाª 

हो रही है ।  म§ कई महÂवपूणª िबंदओु ंपर अपनी बात को रखना चाहóंगा ।  हमार ेसंिवधान कì ÿÖतावना 

संिवधान का िनचोड़ है ।  सरकार के उĥेÔयŌ और लàयŌ का ÖपĶ उÐलेख ÿÖतावना म¤ है ।  म§ सपंूणª, 

ÿभÂुव, संपÆन, समाजवादी, धमªिनरप±े, लोकतांिýक गणराºय से ÿारÌभ करता हóं ।  आज सीमाओ ं

कì र±ा करना संÿभ ुका ÿथम क°ªÓय है ।  िजस देश कì सीमाओ ंकì सरु±ा म¤ समय-समय पर स¤ध 

लगती हो और हमार ेमाननीय मंýी जी बेहतर जानते हŌगे िक कई जगहŌ पर हमारी सीमाए ंिसकुड़ 

रही ह§ ।  हमार ेसंसदीय मंýी अŁणाचल ÿदशे राºय म¤ चीन के िबÐकुल बगल म¤ रहते ह§ ।  वह जानते 

हŌगे िक हमार ेपड़ोस म¤ िकतन ेगांव बस गए ह§, न जाने वहां पर गांवŌ कì तरह िकतने घर बसा िदए   

ह§ ।  लĥाख कì तरफ अभी दोनŌ देशŌ कì सेनाए ंपीछे हटी ह§ ।  हम अपनी सीमा म¤ ही पीछे हटे ह§ ।  

चीन हमारी सीमा म¤ अंदर आ गया था, वह हमारी सीमाओ ंस ेआंिशक łप स ेपीछे हटा है ।   

अÅय± महोदय, उस सीमा के पास एक रेजांग-ला मेमोåरयल बना था ।  सरकार के लोग यह 

जानते हŌगे िक लĥाख को लेकर िजस समय यह बात उठी थी, उस रजेांगला के मेमोåरयल को तोड़ 

िदया गया ।  आज वह रजेांग-ला मेमोåरयल वहां नहé है ।  उस लड़ाई के िलए, हमारी फौज के िलए 

कहा गया था िक हमारी बहादरु फौज है ।  … (Óयवधान) 

पयाªवरण, वन और जलवायु पåरवतªन मýंी (®ी भूपेÆþ यादव) : अÅय± महोदय, फै³चअुल गलत 

है ।  रेजांग-ला मेमोåरयल बना है ।  र±ा मंýी जी उद ्घाटन करके आए ह§ ।  वहां पर अिमताभ ब¸चन 
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कì आवाज म¤ पूरी गाथा कì डॉ³यूम¤ůी भी है ।   

®ी अिखलेश यादव : अÅय± महोदय, यही तो फकª  है िक वह कहां पर बना था और अब वह कहां 

पर है ।  म§ सरकार को बताना चाहता हóं और मंýी जी जानते हŌगे िक केवल 12 िकलोमीटर सड़क 

बनी थी और पड़ोसी देश स े³या-³या नहé कहा गया ।  वह समय आएगा, जब मानसरोवर और 

कैलाश पवªत पर जाने के िलए भी वह दशे हम¤ रोकने लगेगा ।  आज 75 साल बाद हमारी सीमाए ं

िकतनी सरुि±त ह§? लĥाख कì व ेिफंगसª, जहां हम पहले थ,े ³या हमारी फौज वहé खड़ी है? अगर 

आप रेजांग-ला मेमोåरयल ही जानते हŌग ेतो लĥाख कì व ेसीमाए,ं जो हमार ेदेश के अंदर थé, ³या 

हमारी व ेसीमाए ंवहां तक ह§ या नहé ह§? 

 यह देश समाजवादी गणराºय बने ।  समाजवाद का सरल शÊदŌ म¤ अथª है िक समता और 

संबंधता हो, लेिकन देश म¤ वषª 2014 के बाद िवषमता िजस तेजी के साथ बढ़ी है, उसकì कÐपना 

भी नहé कì जा सकती है ।  146 करोड़ म¤ स े82 करोड़ सरकारी अÆन पर िजंदा ह§ ।  जो देश को 

यह कहते हŌ िक हम िवĵ कì सबसे तेज रÉतार स ेचलने वाली अथªÓयवÖथा बनने जा रहे ह§ ।  तीसर े

Öथान पर पहòंच गए ह§ और ऊपर जाएगें ।  म§ सरकार से कहना चाहता हóं िक जब 82 करोड़ सरकारी 

अÆन पर िजंदा ह§ और दूसरी तरफ सÌपूणª सÌपि° के दो ितहाई िहÖसे पर कुछ पåरवारŌ का कÊजा 

है, अगर सरकार म¤ यह बहादरुी और िहÌमत है तो इस 60 परस¤ट गरीबी कì रेखा से नीचे रहने वाले 

लोगŌ कì पर-कैिपटा इनकम ³या है? अगर आपकì अथªÓयवÖथा ऊंचाई पर जा रही है तो हमार ेजो 

गरीब लोग ह§, जो 60 ÿितशत गरीब लोग ह§, उनकì पर-कैिपटा इनकम ³या है? सरकार समय-समय 

पर आंकड़ ेदतेी रहती है तो कम से य ेआंकड़े भी द ेद ेिक गरीबी रखेा से नीच ेरहने वाल ेलोगŌ कì 

पर-कैिपटा इनकम ³या है? इससे ÖपĶ हो जाएगा िक पांच परस¤ट लोगŌ कì पर-कैिपटा इनकम ³या 

है? हमारा िÿएÌबल यह कहता है िक धमªिनरप±े गणराºय बने ।  राºय कì िनगाह म¤ सभी धमª समान 

ह§ ।  हमारा से³यलुåरºम हम¤ åरलीिजयस इ³वैिलटी का राÖता िदखाता है ।  यही इसका अथª है ।  

³या इस पर सरकार अमल कर रही है? देश के 20 करोड़ से ºयादा अÐपसं´यकŌ, िवशेष łप से 

मुसलमानŌ को दूसर ेदज¥ का नागåरक बनाने का ÿयास चल रहा है ।  उन पर हो रह ेअÂयाचार 



 
13.12.2024  1082 

 
 

ÿितिदन बढ़ते जा रहे ह§ ।  उनकì सÌपि° को लूटा जा रहा है, हÂयाए ंकì जा रही ह§, घर तोड़े जा 

रहे ह§ ।  उनके पूजा ÖथलŌ पर कÊजा ÿशासन कì मदद से िकया जा रहा है ।  अगर यह धमªिनरप±ेता 

है तो धमª शािसत राºय कì ³या पåरभाषा है? हाल ही म¤ हम लोगŌ ने उदाहरण देखा है िक िकस 

तरीके से उ°र ÿदशे म¤ कई जगहŌ पर इस तरह कì घटनाए ंजान-बूझकर कì गयé ।  मुझे याद है िक 

िजस समय उ°र ÿदेश का इल³ेशन चल रहा था, उस समय बहòत से लोगŌ को, िजनको वोट डालने 

का अिधकार था, उनको उनके अिधकार स ेरोका गया और जो लोग वोट डालने जा रहे थे, उÆह¤ 

डराया-धमकाया जा रहा था ।  ऐसे इंतजाम िकए गए थे तािक लोग वोट डालने के िलए पोिलंग बूथ 

तक न पहòंच पाए ं।  वो तÖवीर¤ न केवल हम लोगŌ ने देखी, बिÐक पूर ेदेश और दिुनया ने देखी होगी 

िक िकस तरह से उ°र ÿदशे सरकार के ÿशासन के इशार ेपर एक पिुलस के अिधकारी ने मिहलाओ ं

को वोट डालने से रोका और कहा िक वोट डालने मत जाओ ।  म§ उन बहादरु मिहलाओ ंको बधाई 

दनेा चाहता हóं िजÆहŌने परवाह नहé कì और उÆहŌने कहा िक इससे जान जाने वाली नहé है और 

अगर जान भी जाएगी तो हम वोट डालकर के आएगंे ।  ³या यही लोकतांिýक गणराºय है? स¸चे 

लोकतंý म¤ जनता ®Ħापूवªक मतदान के माÅयम स ेअपनी सरकार चनुती है ।  ³या हम सही अथŎ 

म¤ लोकतांिýक ÓयवÖथा म¤ जी रहे ह§? जहां सरकार सरकारी मशीनŌ और मशीनरी के जåरए जहां 

चाहे अपनी सरकार बना लतेी है, जनता के मत का कोई अथª नहé है, वह लोकतंý नहé कहा जा 

सकता है ।  यह ÓयवÖथा तेजी से लोकतंý म¤ तानाशाही कì तरफ बढ़ रही है ।  िहटलर न ेभी जनता 

Ĭारा चनुे जाने के बाद संिवधान म¤ संशोधन करके तानाशाही कायम कर दी थी ।  हमारी सरकार भी 

उसी के समानांतर चलने का ÿयास कर रही है ।  

14.00 hrs 

 अÅय± महोदय, ÿÖतावना म¤ सामािजक, आिथªक और राजनीितक Æयाय िदलाने कì बात  

है ।  जब म§ सरकार कì तरफ से माननीय मंýी जी को सनु रहा था तो उÆहŌने जातीय जनगणना को 

लेकर कहा था िक आप जातीय जनगणना कराना चाह¤ तो करवा ल¤ ।  हम तो उसके प±धर लोग ह§, 

जो बोल रहे ह§ िक अगर आप करवा सकते ह§ तो आप कराइए, नहé तो जब कभी भी हम लोगŌ को 
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मौका िमलेगा, तब जातीय जनगणना करवाने का काम हम कर¤ग े ।  सामािजक Æयाय के तौर पर 

समाज के अनसुूिचत जाित, अनसूुिचत जनजाित और अÆय िपछड़े वगŎ को Æयाय िदलाने के िलए 

आर±ण था ।  आज उसे समाĮ कर िदया गया है ।  आउटसोिस«ग और कॉÆůै³ट बेिसस पर थोड़ी 

बहòत जो नौकåरयां दी जा रही ह§, उनम¤ दिलतŌ और िपछड़Ō के िलए िकसी तरह का आर±ण नहé 

 है ।   

 िश±ण सÖंथाओ ंऔर िवĵिवīालयŌ म¤ ÿोफेससª और वाइस चांसलसª के चयन के समय 

इनके आगे वह शÊद िलख िदया जाता है ।  आज उस एक नए शÊद का इजाद हòआ है और वह है – 

नॉट फाउंड सूटेबल (एनएफएस) ।  आज सरकारी उपøम बेच िदए गए ह§ और ÿाइवेट उपøमŌ म¤ 

कोई आर±ण नहé है ।   

 अÅय± महोदय, अगर यह बात कहé भी गलत है तो िश±ा मंýी जी सूची जारी कर द¤ ।  म§ तो 

कहóंगा िक िजतनी भी सेÆůल यूिनविसªटीज़ ह§ और उनके माÅयम से िजतने भी ÿोफेससª का 

अपॉइंटम¤ट हòआ है, उनकì अगर िश±ा मंýी जी सूची जारी कर द¤ तो सारी बात¤ साफ हो जाएगंी ।  

आप केवल दशे के 10 परस¤ट लोगŌ का ही ´याल रख रहे ह§, बाकì 90 परस¤ट लोगŌ का आप ´याल 

नहé रख पा रहे ह§ ।   

 अÅय± महोदय, जातीय जनगणना कभी भी जाितयŌ म¤ भेदभाव नहé बढ़ाएगी ।  जातीय 

जनगणना जाितयŌ के बीच दूåरयां कम करेगी और हमारे समाज के तमाम लोग, िजनको Æयाय नहé 

िमला, िजनको अिधकार नहé िमला है, उनको कम से कम जातीय जनगणना के बाद अिधकार और 

सÌमान िदलाने का काम भी हो सकेगा, इसिलए हम इसके प± म¤ ह§ ।   

 आिथªक Æयाय के बगैर न सामािजक Æयाय िमल सकता है और न ही राजनीितक Æयाय िमल 

सकता है ।  गरीबी का नाजायज लाभ उठाकर धÆना सेठŌ कì सरकार चुनाव म¤ पैसा बांटकर 

राजनीितक Æयाय का भी अपहरण कर लेती है ।  कजª म¤ डूबी बड़ी आबादी महाजन के दबाव म¤ 

अपनी इ¸छा के िखलाफ वोट देने के िलए िववश हो जाती है ।  चनुाव म¤ स°ाधारी दलŌ Ĭारा पसै े

कì भरमार के चलते कोई सामाÆय कायªकताª चुनाव नहé लड़ पा रहा है ।  पैसे के बल पर बड़े पैमाने 
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पर धनवान चुनकर आ जाते ह§ ।  जब तक आिथªक िवषमता समाĮ नहé होगी, तब तक लोगŌ को 

राजनीितक Æयाय नहé िमल सकेगा ।   

ÿÖतावना म¤ आगे के ये लàय ह§ – िवचार, अिभÓयिĉ, िवĵास, पंथ और उपासना कì 

Öवतंýता ।  आज अÆयाय के िखलाफ िवचार Óयĉ करने पर जेल, अिभÓयिĉ कì Öवतंýता का अथª 

है – दशेþोह ।  अगर भाजपा के मत के नहé ह§, दूसर ेधमª के ह§ तो वे ÿताड़ना के हकदार ह§ ।  अब तो 

उपासना करने पर भी िद³कत है, ³यŌिक हर मिÖजद के नीचे मंिदर खोजने वाले तÂव इस दशे को 

शांित से रखना ही नहé चाहते ह§ ।  उÆह¤ कानून कì कोई परवाह ही नहé है ।   

 म§ इस मौके पर सुÿीम कोटª को धÆयवाद देना चाहता हó ँिक कम से कम वह फैसला आया 

है, जहां कुछ िदनŌ के िलए यह पाबंदी लगाई गई है ।  ÓयिĉयŌ कì गåरमा और दशे कì एकता और 

अखंडता को सिुनिĲत करने वाली बंधुता, ये िवभाजनकारी नीितयां संिवधान कì ÿÖतावना के उस 

उĥेÔय से जरा भी मेल नहé खाती ह§ ।  Óयिĉ कì गåरमा िलंिचंग से धूल धूसåरत हो चुकì है ।  

उīोगपित सरकारी आतंक से परशेान ह§ ।  वे अपनी पंूजी समेटकर देश छोड़ गए ह§ और लगातार 

जा रहे ह§ ।   

 अÅय± महोदय, आजादी के बाद कभी इतने उīोगपित अपना देश छोड़कर नहé गए हŌगे, 

िजतने इनकì सरकार म¤ चले गए ह§ ।  अगर Óयिĉ कì गåरमा सिुनिĲत हो तो ³या कोई Óयिĉ 

अपनी मातृभूिम को छोड़ कर जा सकता है? सरकार इस पर आÂम िचंतन करे ।  अगर आपसी 

मतभेद पैदा करके एक-दूसर ेके ÿित अिवÔ वास पैदा िकया जाएगा, तो ³या देश कì एकता और 

अखंडता के िलए एक अशुभ सकेंत नहé होगा?  

 अÅय± महोदय, आिटªकल 14, कानून के सम± समानता, भारत के अंदर िकसी भी Óयिĉ 

को राºय कानून के सम± समानता को िडनाई नहé कर सकता है ।  ³या हो रहा है? एक ही कानून 

कुछ लोगŌ के िलए अलग है और दसूरŌ के िलए अलग है ।  अगर स°ा प± का Óयिĉ गŁेआ गमछा 

पहन कर अिधकाåरयŌ को गाली दे दे, तो जी-हòजूरी और दूसरा Æयाय मांगने जाए तो उसे लाठी, ³या 

यह अनु̧ छेद 14 का अनुपालन हो रहा है? 
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 अÅय± महोदय, िकसी भी Óयिĉ को उसके जीवन और दैिहक Öवतंýता स ेकानून सÌमत 

ÿ²ा के बगैर वंिचत नहé िकया जा सकता ।  यह सबसे महÂवपूणª मौिलक अिधकार है लेिकन सबसे 

ºयादा इसी का दŁुपयोग हो रहा है ।  फजê मुठभेड म¤ हÂयाए,ं जेल के अंदर हÂयाए ंऔर पुिलस 

सरु±ा म¤ हÂयाए,ं आदमी कहé भी सरुि±त नहé है ।  ईडी का ऐसा कानून बना िदया गया है िक िबना 

एफआईआर और िबना नोिटस िकसी को भी बंद कर दो, लोकतंý फािसºम म¤ बदल रहा है ।  

 अÅय± महोदय, ³यŌिक उ°र ÿदशे कì चचाª स°ा प± से भी हòई ह ै ।  जो हालात उ°र 

ÿदेश म¤ ह§, ऐसे हालात कभी िकसी ने पहले नहé दखेे ।  जहां पर कानून कì समय-समय पर धिºजयां 

उड़ रही ह§ ।  म§ केवल एक घटना के बारे म¤ नहé कहना चाहता हóं, ऐसी तमाम घटनाए ंह§, िजनके बारे 

म¤ म§ कह सकता हóं ।  आजादी के बाद अगर हम 75व¤ वषª म¤ संिवधान पर चचाª कर रहे ह§ और आए 

िदन लोगŌ को Æयाय मांगने के िलए आÂमदाह करना पड़े, तहसील हो वहां पर आÂमदाह, 

िजलािधकारी हŌ, वहां पर आÂमदाह, Æयाय मांगने के िलए अगर मु´यमंýी आवास म¤ जाना पड़े वहां 

आÂमदाह, सोिचए हम िकस िदशा म¤ जा रहे ह§? 

 अÅय± महोदय, िकसने नहé दखेा है िक टीवी पर चलते हòए लोगŌ कì जान ले ली गई, सबने 

लाइव दखेा है ।  यह कहां का Æयाय है? न केवल वह, बिÐक पता नहé, अÅय± महोदय, हमारा ÿदेश 

कÖटोिडयल डेÃ स म¤ सबसे आगे जा रहा ह,ै मिहलाओ ंके उÂपीड़न म¤ सबस ेआगे जा रहा है ।  यह 

म§ नहé कह रहा हóं, ये सरकार के आंकड़े बता रहे ह§ ।  न केवल इन चीजŌ म¤ आगे जा रहा है, बिÐक 

आज कल नए जमाने का जो िडिजटल इंिडया है, साइबर अपराधŌ म¤ सबसे आगे उ°र ÿदशे िदखाई 

द ेरहा है ।   

 अÅय± महोदय, यह अलग बात है िक कभी-कभी डबल इंजन कì सरकार चलाने वाले दावा 

करते थे ।  पहले इंजन टकराते थे, अब तो डÊबे भी टकराने लगे ह§ । …(Óयवधान) होड़ लगी हòई है 

िक कभी िकसी ने िदÐली का राÖता िकसी माÅयम से अपनाया था, उसी राÖते पर आगे चल कर 

बढ़ना चाहते ह§ ।  इससे खराब इस लोक तंý म¤ और ³या हो सकता है? िजन लोगŌ ने यह कहा हो 

िक हम नौकåरयां दे द¤गे, लेिकन आज नौकåरयां कहां ह§, रोजगार कहां ह§?  
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 अÅय± महोदय, अगर नौकरी, रोजगार और इÆवÖेटम¤ट का वादा िकया जाए और बड़े सपने 

िदखाए जाए,ं म§ यह बात इसिलए कह रहा हóं िक माननीय मंýी जी भी उसी ÿदेश से आते ह§ ।   

ÿधान मंýी जी भी उसी ÿदेश से आते ह§ ।  आज कई मायनŌ म¤, कई आंकड़Ō म¤ उ°र ÿदेश पीछे 

िदखाई दे रहा है, जहां रोजगार के सवाल पर, सरकारी नौकåरयां इसिलए नहé है, ³यŌिक आर±ण 

न देना पड़ जाए, इसिलए सरकारी नौकåरयां नहé ह§ ।  आए िदन पेपर आउट, पपेर लीक, न केवल 

पेपर लीक है, बिÐक जान-बूझकर पेपर लीक कराया जाता है, िजससे परी±ा रद ्द कì जा सके ।   

अिµनवीर वाला जो सवाल था, वह आज भी वैसा का वैसा है ।  हम लोग अिµनवीर वाली 

ÓयवÖथा कभी Öवीकार नहé कर सकते ह§ ।  पहले भतê जैसे होती थी, अगर वैसी ही भतê होगी तो 

हमारी सीमाए ंऔर सरुि±त हŌगी ।  हमारे और नौजवान जाकर देश कì असली, प³कì वदê पहनने 

का काम कर¤गे ।   

अÅय± महोदय, यह कैसी चचाª संिवधान कì, जो है िबना ÿधान कì ।  इस सरकार म¤ लोकतंý 

के साथ जो िखलवाड़ हòआ है, इतना कभी िखलवाड़ नहé हòआ होगा ।  संिवधान को परतंý बनाकर 

जो लोग राज करना चाहते ह§, उनके िलए आज़ादी का अमतृ काल िसफª  एक जुमला है ।   

अंत म¤, म§ िसफª  एक ही बात कहना चाहता हóं िक संिवधान बचेगा तो Æयाय बचेगा और Æयाय 

बचेगा तभी सब को बराबर मान-सÌमान, सब को बराबर मौके िमल¤गे, भेदभाव भी िमटेगा ।  भेदभाव 

को दूर करने के िलए आज िफर से संिवधान को बचाने के िलए एक और करो या मरो आंदोलन कì 

जłरत ह ै।  इसिलए, अÅय± महोदय, हम आपको भरोसा िदलाते ह§ िक िपछले चुनाव म¤ भी बहòत 

सारे स°ा प± के माननीय लोग यह कहते थ ेिक हम¤ इतनी सीट¤ िमल जाएगंी तो हम संिवधान बदल 

द¤गे ।  अÅय± महोदय, म§ आपके माÅयम स ेजनता को धÆयवाद देना चाहता हóं िक उÆहŌन े400 पार 

के नार ेको िगरा िदया और िवप± को इतनी ताकत दे दी िक इनका जो सपना था संिवधान बदलने 

का, उस सपने को तोड़ने का काम िकया ।  

अÅय± महोदय, बहòत सारे साथी इधर के ही उधर ह§ ।  अगर उधर वाले इधर आ गए, तो 

उसी िदन ये स°ा से बाहर हो जाएगंे ।  आिखर म¤, म§ कुछ लाइन¤ कहकर अपनी बात खÂम करना 
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चाहता हóं:- 

“न मेरा है न तेरा है ये िहÆदÖुतान सब का है 

नहé समझी गई ये बात तो नकुसान सब का है ।  

हजारŌ राÖते खोजे गए उस तक पहòंचने के 

मगर पहòंचे हòए ये कह गए भगवान सब का है ।  

जो इसम¤ िमल गई ंनिदयां वे िदखाई नहé देतé 

महासागर बनान ेम¤ मगर एहसान सब का है ।  

अनेकŌ रगं, खशुबू, नÖल के फल-फूल पौधे ह§ 

मगर उपवन कì इºजत-आबł ईमान सब का है । ” 

 

हम¤ उÌमीद है िक इस चचाª के बाद बाबा साहेब भीमराव अÌबेडकर जी का िदया हòआ संिवधान 

को बदलने का सपना नहé देखा जाएगा ।  साथ ही साथ डॉ. राम मनोहर लोिहया, िजÆहŌने समाजवादी 

आंदोलन का राÖता िदखाया, नेताजी ने जो सघंषª करके हम लोगŌ को उस जगह पहòंचाया, वहé 

लोकनायक जयÿकाश जी न े इस देश को आगे बढ़ाने के िलए समय-समय पर संपूणª øांित का 

आह् वान देकर जागłक िकया ।  म§ उन सब को याद करते हòए एक बार िफर अÅय± जी आपको 

बहòत-बहòत धÆयवाद देता हóं ।  

 

SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Speaker, Sir, first of all, we 

would like to pay respect and homage to the security personnel who had 

sacrificed their lives for the protection of this ‘Temple of Democracy’. 

Sir, today's discussion is on `The Glorious Journey of 75 years of the 

Constitution of India.’ I heard the speech of the respected hon. Minister Shri Raj 

Nath Singh Ji. I could not hear anything about which part is glorious and which 
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part is inglorious. If we discuss on this subject ‘The Glorious Journey of 75 years 

of the Constitution of India’, then we have to give credit from Pandit Jawaharlal 

Nehru to Dr. Manmohan Singh. No one can be left out. The glorious journey of 

this Constitution is not only for the 10 years. If we accept it, we have to accept 

right from Pandit Jawaharlal Nehru to Narendra Modi who are the leaders of the 

country itself. It cannot be segregated. Anything can be said and anything can 

be criticized.  But I did not hear anything. I will be expecting a reply from the hon. 

Prime Minister that which part was glorious and which part was inglorious.  

I accept our Constitution worked well. Our Constitution and our country 

are considered as glorious in the world because all the machineries have 

discharged their duties, except for certain arenas, which I will be coming to later 

on.  

Dr. Ambedkar said in the Constituent Assembly, “However good a 

Constitution may be, it is sure to turn out bad because those who are called to 

work it, happen to be a bad lot. However bad a Constitution may be, it may turn 

out to be good if those who are called to work it, happen to be a good lot. The 

working of a Constitution does not depend wholly upon the nature of the 

Constitution.”  

India is the largest democratic country in the world. Over the decades, the 

Constitutional institutions tried to discharge their duties with the object of fulfilling 

the Constitutional rights and legitimate expectations of the citizens of this 

country. Sometimes it has worked well, sometimes the Constitutional institutions 

failed to discharge their duties to a certain extent. The necessary question today 
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in India arises whether the Constitution failed or we failed the Constitution.  

The preamble of our Constitution is the heart and soul of the Constitution. 

Therefore, it was and is always amenable to amendments.  

India is a secular country. Secularism has been inserted in the preamble 

by virtue of the 42nd Amendment Act of 1976. The object of inserting the said 

word was to spell out expressly the high ideas of secularism and the integrity of 

the nation. Even before the insertion of the secularism word, every Prime 

Minister, every Chief Minister, every Ministers of this country have considered 

the country as secular. But unfortunately, during the last 10 years in the hands 

of the present Central Government, the secular fabric of the country is at stake. 

We can see there is a discrimination on the basis of a religion at the behest of 

the ruling Party of the Centre. 

14.19 hrs   (Shri Jagdambika Pal in the Chair)  

Minority people of the country always have a feeling that their security and 

their religious faith to manage their affairs in matters of religion are in danger 

because of the highly communal concept or highly aggressive form of Hinduism 

inspired by the ruling Party at the Centre and their associates. If we have to 

understand the Constitution of our country, we have to give meaning to the 

words because the interpretation of this Constitution cannot be narrow. We have 

to give a broader meaning. The definition of Fundamental Rights and expression 

cannot be interpreted in narrow formula of black and white letters, and its duty 

and beauty lie in interpreting it with a broader point of view as the faith of the 

common man is on the broad shoulders of the Parliament or the courts of law.  



 
13.12.2024  1090 

 
 

 It is a duty.   Attempts have been made for the last 10 years by the party 

in power at the Centre to curtail Constitutional rights.  We are witnessing the 

abrogation of the Fundamental Rights.  In many instances, the abrogation of the 

Fundamental Rights of the citizens is being done at the hands of the Central 

Government. If a Government does not act at an appropriate time to uphold the 

fundamental rights of the citizens of the country, the democratic polity of our 

country is at stake.  For example, in Manipur, the rights of the people of that 

State neither have been there, nor anything has been done.  Rights of the people 

of Manipur, time and again, have been violated.  We have seen rapes.  We have 

seen murders.  We have seen that the State is completely in an out of law-and-

order condition.  I would like to know whether the rights of the people of Manipur, 

which are Constitutional rights, have been protected.  If you do not protect them 

at an appropriate time, there is no use of saying that there is protection of the 

Fundamental Rights.  Why are the people of Manipur being killed?  Why so many 

rapes have taken place in Manipur?  Why democracy in Manipur has been 

throttled down for nearly one year and six months?  Why the hon. Prime Minister 

of India could not resolve the problem of Manipur? 

 The hon. Prime Minister of India went to West Bengal before the elections.  

In Sandeshkhali, the hon. Prime Minister said that संदेशखाली देश का अंग है ।  … 

(Óयवधान) संदेशखाली कì मिहला, देश कì मिहला है, देश कì िबिटया है ।  … (Óयवधान) 

Basirhat Parliamentary constituency gave a befitting reply to the statement 

which was made by the hon. Prime Minister.  My question today is this.  ÿाइम 

िमिनÖटर साहब, ³या मिणपरु दशे का अंग नहé है? … (Óयवधान) ³या मिणपरु कì िबिटया देश कì 
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िबिटया नहé है? … (Óयवधान) ³या मिणपरु कì नारी कì इºजत, इºजत नहé है? … (Óयवधान) 

³या मिणपरु कì नारी का सÌमान, सÌमान नहé है? … (Óयवधान) आपने ³या िकया? … (Óयवधान) 

Still, you are waiting.  You are not doing anything.  Why in the name of survey 

of waqf property at Sambhal in Uttar Pradesh, six or seven minority community 

people have been killed?  Why are you silent, hon. Prime Minister?  When the 

rights under Article 21 of the Constitution of the citizens of Manipur and Uttar 

Pradesh are put in danger, then being the Prime Minister of the country, why do 

you remain a silent spectator?  When you become the Prime Minister of the 

country, it is your duty to save them.  You cannot confine yourselves to your 

political party’s agenda which speaks only for division as per religion, spreading 

hatred and destroying the federal structure of this country.   

 You have heard it.  Everyone has heard about the R.G. Kar Medical 

College’s sad rape case and death case.  It has happened on 8th or 9th August.  

The CBI is investigating the matter.  Still now the investigation is not completed.  

The trial has not been completed.  But after that, two rape and death cases had 

happened in West Bengal.  Within 60 days, appropriate court has convicted the 

accused and declared a death sentence.  Why the assent has not been given till 

now by the ...  to the Aparajita Bill which was passed by the West Bengal 

Legislative Assembly?  What does the Aparajita Bill speak?  It speaks about 

speedy investigation. 

HON. CHAIRPERSON : You cannot discuss the conduct of the hon. President.  

 
 Expunged as ordered by the Chair. 
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You are a senior lawyer. 

SHRI KALYAN BANERJEE : Okay. Why the process of assent has not yet been 

completed by the appropriate persons who are responsible for this?   

 And what does it speak about? It speaks about speedy investigation and 

speedy trial within six months.  

 Sir, parliamentary practices are the basic structure of our Constitution. 

Shri G.V. Mavalankar said, and I quote: 

“For real democracy, one has to look not merely in the provisions 

of the Constitution, or the rules and regulations made for the 

conduct of business in the Legislatures, but one has to foster a real 

democratic spirit in those who form the Legislature. If this 

fundamental is borne in mind, it will be clear that though questions 

would be decided by majorities, parliamentary government will not 

be possible if it is reduced to a mere counting of heads or hands. If 

we are to go merely by majority, we shall be fostering the seeds of 

fascism, violence and revolt. If on the other hand, we could help to 

foster a spirit of tolerance, a spirit of freedom of discussion and a 

spirit of understanding, we shall be fostering the spirit of 

democracy.” 

 

 During the last ten years, all the speakers who have spoken from the 

Opposition, and all the statements and speeches which have been made from 

the Opposition side, are not worthy. They are not worthy at all. Only the hands 
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on that side of the House are much higher. Therefore, everything would be done. 

Are you not fostering the seed of fascism in the Parliament itself?  

The Constitutional rights of the poor people of West Bengal to receive 

benefits of Centrally-sponsored schemes like, MGNREGA, Pradhan Mantri 

Gram Sadak Yojana, Backward Regions Grant Fund, etc., have not been given. 

Whenever we have raised this question, the answer is that there is illegality and 

irregularity. And we have repeatedly said that if there is illegality and irregularity, 

then catch hold of the persons, arrest them, and put them into the prison. We 

will not mind that. But give extended benefits of these schemes to the poorest 

people of West Bengal. It has not been done. I would like to know whether the 

rights of the poor people of West Bengal, protected under Article 14 and Article 

21 of the Constitution of India like inclusive livelihood, have not been destroyed 

by the hands of the Central Government. Has the Constitution worked? Or, has 

the Constitution failed?  

The requirements of the people, and fulfilment of the expectations of the 

people from the Government, do not depend upon comparative statistics of pre-

2014 and post-2014. At times, you come up with the statistics -- what was there 

in pre-2014 and what is there post-2014. The present Government may be 

happy with the statistics, but the people of the country are suffering from poverty, 

mental ill health, unemployment, malnutrition, lack of medical assistance, and 

free education up to graduation level, etc. These are only a few examples.  

Regarding poverty, almost 129 million Indians are living in extreme 

poverty. About mental health, 70 million people in India are suffering from mental 
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ill health. In August 2024, the unemployment rate stood at 8.5 per cent. With 

regard to malnutrition, India is ranked 105th out of 127 countries. This is India. 

Why has the Constitutional right not been extended to these poor people, 

malnourished people, and others? Same is the case with medical assistance. 

With regard to education, there are about 265 million students enrolled in 

schools across India, but the estimates suggest that more than 3.5 million 

students have dropped out after class 10th in the academic year 2021-22. I have 

a lot of statistics with me, which will take time. But I do not have that much of 

time.  

One of the basic structures of the Constitution is federalism which is 

repeatedly being interfered with by the Central Government through the Office 

of the Governors.  

 The hon. Supreme Court in the case of B. P. Singhal versus Union of 

India, 2010 (6) SCC 331 held, and I quote: 

“Governor has a dual role. The first is that of the Constitutional head 

of the State bound by the advice of the Council of Ministers. The 

second is to function as a vital link between the Union Government 

and the State Government. In certain special emergency situation, 

he may also act as a special representative of the Union 

Government. He is required to discharge the functions related to his 

different roles harmoniously assessing the scope and ambit of each 

role properly. He is not an employee of the Union Government nor 

the agent of the party in power.” 
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HON. CHAIRPERSON : You cannot mention this. At least I have made a request 

about Governor.  

SHRI KALYAN BANERJEE : I am reading from the Judgement. … 

(Interruptions). 

 I am reading the Supreme Court Judgement.  

HON. CHAIRPERSON: I am saying you cannot discuss about the conduct of 

Governors.  

SHRI KALYAN BANERJEE : How can you say? I am reading the Supreme 

Court Judgment. I am not saying on my own.  

He should remain neutral as an umpire where the views of the Union 

Government and the State Government are in conflict.  

The Constitution Bench of the Supreme Court in a case held it in 2016 (8) 

Page 1. I am reading from Supreme Court Judgement.  

“A Governor is only a formal and Constitutional head of the 

executives. The Council of Ministers are the real head and virtually 

controls both legislative and executive functions. The principles of 

collective responsibility is firmly entrenched in our Constitutional 

democracy and does not accept any parallel administration by the 

Governor” 

  

Why is there a departure of this well-settled principles of law in non- BJP 

States, Sir? Why has the Constitution not been saved? Why has the Constitution 

not been worked out not following the principles of law of the Supreme Court?  
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 Sir, the time has come to relook into Article 361 of the Constitution 

because Article 361 of the Constitution gives protection to the persons so 

designated there. No one can sue him and file any suit against that person.   

 But today, the persons who are appointed under Article 163 of the 

Constitution of India, their conduct are in question. Their morality is under 

question. No one can start a criminal case for their breach of mortality. This has 

to be relooked into.  

 Sir, we are very proud of our judiciary. Indian democracy- I believe with 

my heart - has been strengthened by the reason of the interpretation of the 

Constitutional law and appropriate directions and orders passed by the hon. apex 

court of the country. For the last three years, a question and some doubts have 

been arising in the minds of the people about the independence of the judiciary.  

 Judicial independence does not depend upon the factor whether the 

judiciary has succumbed to the pressure of the Central Government or the State 

Government. The factor is whether Indian judiciary has succumbed to the 

pressure of some interested person through the media that has been created. 

Now, it is the question today.   

 Thank you, Sir. You have given me enough time to speak. I wish every 

provision of the Constitution of India should be broadly interpreted, should be 

extended to the poor people of this country, give the benefit of the Directive 

Principles of the State Policy so that not a single poor person remains hungry in 

our country, a single person should not remain unemployed, a single person 

should not be sent to jail. Not a single one.  Thank you, Sir.  
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SHRI T. R. BAALU (SRIPERUMBUDUR): Thank you, Sir. 

 I pay my homage to departed security officers on 13.12.2001 in defending 

the Parliament of India against the terrorist act.  

 Sir, I heard the President's address on the other day with rapt attention. I 

know that the text of the President's address is approved by the Cabinet and the 

Cabinet sends it to the President of India to read it to both Houses of Parliament.  

HON. CHAIRPERSON : You were also the Cabinet Minister for a long time. You 

are well aware of it.  

SHRI T. R. BAALU : For the sake of information, I should say this thing. Actually, 

what I find is that the soul and heart of the Constitution was not in the President’s 

Address. In the Preamble, secularism and socialism are the most important 

aspects of the Constitution. But they are not there in the President's address.  

It is printed as a book and is supplied to all the Members of Parliament. 

When she addressed both the Houses, both the words and phrases were not 

spelled by the President of India. I am not finding fault with the President. But 

this Government is allergic to socialism and secularism. That is what I want to 

say.  

Sir, socialism and secularism are not merely just the terms etched in the 

Preamble, but they embody the essence of India’s democratic, inclusive and 

egalitarian vision. The Constitution is not just a book listing laws, rights and 

duties. It is a vision document by the first-generation leaders of Independent 

India that guides the country. 

The words ‘secular and socialist’ were inserted in the Preamble by  the 
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Constitution Amendment Act of 1976. Even before the 42nd Amendment, 

secularism was a fundamental part of the Constitution. Articles 25, 26, 27 were 

specifically designed to promote secularism, but the underlying principles were 

already implicit in various provisions of the Constitution. Articles 14, 15, 16 of 

the Constitution prohibit religious discrimination and ensures equal protection 

and employment.  

Sir, the words ‘socialist and secular’ represent the fundamental values that 

guide India’s democracy and governance. Their inclusion in the Preamble is not 

just symbolic, but it underscores India’s commitment to a fair, just and inclusive 

society. Removing these words would not only erase the spirit of the 

Constitution, but also undermine the country's moral and democratic framework.  

Sir, today is 13th December, 2024 and the Parliament is discussing about 

the ‘socialist and secular’ phrase incorporated in the Preamble.  The same thing 

was discussed in 1946 on the very same day. The same phrase was discussed 

in 1946 on the same day. After a long debate, it was decided not to include these 

two concepts. But later, after a journey of 30 years, in 1976, it was proved that 

these two aspects should find a place prominently in our Constitution. This 

became a reality through the 42nd Constitution Amendment in 1976.  

In this backdrop, I would like to voice the legacy of our Dravidian 

forefathers, in particular, Dr. Natesa Mudaliar, Sir P. T. Thiyagaraya, Shri T. M. 

Nair, Shri Thanthai Periyar, Shri Perarignar Anna and Dr. Kalaingar who were 

instrumental in developing our society into an egalitarian society. 

Today, my leader, Shri M.K. Stalin is carrying forward the torch of 
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Dravidian legacy to achieve our forefathers’ dream. Even yesterday, on 

12.12.2024, hon. Chief Minister of Tamil Nadu inaugurated the renovated 

Periyar Memorial in Vaikom of Kerala where so-called lower caste people were 

forbidden entry in the Temple Street.  

 Thanthai Periyar undertook an agitation 100 years ago in 1924, and 

successfully secured the entry into the temple for all people, which was a great 

proud moment of social justice. This glorious Dravidian legacy is having more 

than 108 years’ prestigious history for establishing socialist and secular society 

in our nation. These two high ideals of socialism and secularism are the heart 

and soul of social justice. This Dravidian legacy commenced with the launching 

of reservation for the oppressed in jobs, education, and political liberation; the 

cursed lot of millions comprised of mostly Hindu communities.  

This century old struggle is still not over, and the fight is continuing even 

after 77 years of Independence.  In this context only, socialism and secularism 

have assumed new importance, and the Governments today have to prove their 

commitment to the people, that they will implement the noble concept of 

secularism and socialism in letter and spirit. We say this because this 

Government is wavering on both these principles. The visible hesitation and 

wavering of the Government is reflected in the President's speech, which 

exposes the Government's dubious commitments and unwillingness in this 

regard explicitly and strongly. That is why, these commitments are not expressly 

and soundly stated in the speech of the President. Therefore, we are fully 

justified in our feeling that the observation of 75th Constitution Day is a mere 
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tokenism. That is why, after the President's speech, DMK  

appealed to the Speaker to have a full-fledged discussion in Parliament on this 

omission of this Government. 

The concepts of socialism and secularism did not find a place in our 

Constitution initially adopted in 1949. Though there was a debate on this matter, 

it was excluded. However, as we travelled in the free nation, the need for 

bringing them into the Constitution expressly was felt strongly. Consequently, 

the then Prime Minister madam Indira Gandhi was instrumental in bringing the 

42nd Amendment to include them in the Preamble itself. In this regard, I would 

like to point out that the very first amendment to our Constitution was made in 

1951 itself for an enabling provision to reservation of backward classes, SCs, 

and STs.  

The Dravidian founding fathers paved the way for the aforesaid 

amendment, because the communal G.O. was introduced in 1920 by the Justice 

Party Government of erstwhile Madras Province. This great feat was achieved 

by the Dravidian movement in pre-Independence days to uplift the socially 

backward class masses. I must mention that this historical great initiative 

happened during the British India regime itself. This foresightedness not only 

benefited downtrodden people of South India, but also the whole of India is now 

enjoying the fruits borne out of the political wisdom of our forefathers of Dravidian 

Movement.  The socialist ideology has supreme value even today.  

Coming back to the other aspect of secularism, I want to read and quote 

Article 15(1) of the Constitution. I quote: “The State shall not discriminate against 
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any citizen of India on grounds only of religion, race, caste, sex, place of birth or 

any of them.” The vital question is: “Has the State ensured this mandate in all 

these years?” What happened in Odisha when Father Graham Steins was burnt 

alive when sleeping? How many places of worship have been pulled down is 

known to the entire world? There were incidents of mob lynching and massacre 

of the innocent minorities in Gujarat and many other States. There is 

suppression of linguistic rights. The most gruesome example of mob lynching 

was attempted against our Tamil leader K. Kamaraj where his house was 

torched. These cruel incidents happened due to religious frenzy. The situation 

today is grimmer than the situation of 1976 because the minorities and the poor 

masses have a strong feeling that they have been left out, and their livelihood is 

in serious threat. 

 That is why we wanted that the Government should expressly commit 

themselves to the two noble principles. Hence, it was our strong wish that the 

President of India, in her Address on the 75th Constitution Day, should have at 

least made a mention that her Government is committed to the socialist and 

secular values so that the 145 crore people of this vast nation could get the right 

signal and would have felt reassured. This becomes a valid point because only 

on the previous day, that is, the 25th November, 2024, the Supreme Court had 

given a historical verdict on this matter. The Supreme Court had dismissed the 

petition praying for the deletion of the words ‘Socialist’ and ‘Secular’ from the 

Preamble of the Constitution. The Supreme Court correctly condemned the 

petitioners who were motivated by partisan considerations in filing the petition, 
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challenging the constitutional validity of the matter after 44 years of the 42nd 

Constitutional Amendment.  

 In the light of such an important development, we strongly feel that the 

President, in her Speech, should have mentioned about this so that the 

commitment of the Government on the two high principles is proved beyond 

doubt, and 145 crore people are also convinced about the unwavering sincerity 

of the Government in this regard.  

 When Compared to the Mughal rule of 300 years and British rule of 200 

years, our journey of 75 years as an independent nation is not that long. But it 

has a chequered history, and it is time for us to introspect. That is why, we 

wanted a discussion on this in the Parliament, and it happened today. On behalf 

of my Party and my Leader, Dr. M.K. Stalin, I profoundly thank and salute the 

architect of the Constitution, the great Dr. Ambedkar. Also, I would like to thank 

some of the leaders of Tamil Nadu, namely Raja of Bobbili, Freedom Fighter 

Kakkan, Shri Swaminathan, Dr. R.K. Shanmugam Chettiar, Shri T.T. 

Krishnamachari, Alladi Krishnaswamy, the great leader Shri K. Kamaraj, Shri 

O.V. Alagesan, and so on.  

 Sir, with this, I conclude and at the same time, thank you for giving me the 

time to speak.  

DR. BYREDDY SHABARI (NANDYAL): Thank you, hon. Chairperson Sir, for 

giving me this opportunity. As we mark the 75 years of adoption of the 

Constitution, I am very happy to speak today on this historic occasion. 

Sir, there was one incident where Dr. B.R. Ambedkar ji, along with his 
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family, was stranded at a railway station in Masur, and everyone rejected them 

to take them home. This happened just because he belonged to Mahar 

community and was called untouchable. This is the incident after which he had 

become the architect of the Constitution, and this is where democracy was 

shaped. We, sitting here as the representatives of the people, are trying to 

resolve the grievances of the people, speaking truth and also fulfilling the 

promises.  

Sir, a chai wala could become the Prime Minister of our country; a woman 

from tribal community could become the President of the country; and an auto 

driver could become a Chief Minister. This is the true essence of the 

Constitution. 

Before we speak about the Constitution, we should also know that if the 

provisions of the Constitution are misused, then what the position of the people 

of the State would be, and also how the Governments could collapse. One such 

example is about the YSRCP during their tenure from 2019 to 2024. It was ruled 

by a dictator who was suffering from OCD. That is not Obsessive Compulsive 

Disorder but Obsessive Criminal Disorder.  

Sir, I can tell you very clearly that every single chapter of the 22 chapters of the 

Constitution was misused in Andhra Pradesh during the last five years. … 

(Interruptions) No one is misleading.… (Interruptions) You should have spoken 

this five years back. … (Interruptions) 

HON. CHAIRPERSON : Shabari ji, kindly address the Chair. Nothing will go on 

record except what Dr. Shabari is speaking.  
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DR. BYREDDY SHABARI : Sir, about Rs.86,000 crore which were for the 

welfare of people of SC/ST categories under SC/ST Subplan were misutilized 

and diverted for their personal use, which is a violation of Article 14 of the 

Constitution. Then, about Rs.1600 crore which were supposed to be used for 

the health, were diverted for their personal use or Navaratnalu scheme, which 

even did not do well because of the corruption of their leaders. About nine lakh 

acres of Government land was transferred to the private people or benamis 

during their Government.  

 Sir, we were very proud of our State. When the State got divided, we were 

happy that Amaravati was the capital for which the foundation stone was laid by 

the hon. Prime Minister, Shri Narendra Modiji. It was not just built with bricks and 

mortar, but hopes and aspirations of the people of Andhra Pradesh. About 

28,000 people have sacrificed their land in the hope of having a new capital. But 

after YSRCP Government came, they played a game by forming three capitals 

and built three palaces, where thousands of crores of rupees were spent. An 

example of it is the Rishikonda Palace. 

 Sir, as I told, the volunteer system that was brought by the YSRCP 

Government was to use them as pawns in their political game. They were used 

for election campaigning. They were used for deleting the data of voters who 

belonged to the NDA parties from the voting lists. About 15.8 lakh false voters 

were identified by the Election Commission.  

 Our State was very famous globally for ease of doing business. But after 

YSRCP Government has come, companies are scared of doing business. Lulu 
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Group was kicked out of the State; Franklin Templeton was shunted out, KIA 

Motors was harassed, and this goes on. Instead of promoting ease of doing 

business, they promoted ease of taking bribes.  

 Then, the local body elections, which were supposed to happen smoothly, 

were won with a lot of difficulties. The sarpanch candidates from NDA party were 

harassed and mishandled. Many false cases were filed against them. Many 

murders took place. ....(Interruptions) I am just talking about Articles 14 and 46 

of the Constitution. ....(Interruptions)  

HON. CHAIRPERSON : Hon. Member, just address the Chair.  

DR. BYREDDY SHABARI :  Sir, Articles 14 and 46 of the Constitution were 

violated by the YSRCP Government. That is the right to equality, right to law. I 

can even mention the Articles, if YSRCP demands. ....(Interruptions)  

 Sir, despite right to equality and right to vote being enshrined in our 

Constitution, local body elections were disrupted. A fund of about Rs.8000 crore 

meant for Graham Panchayats were diverted. We do not know where this fund 

has gone. The sarpanch who won with a lot of difficulty could not even fix a light 

in the rural areas.  

 Sir, women in our State were harassed. This violated Article 14, 15 and 

46 of the Constitution. Our Chief Minister’s wife, who is a gem of a person was 

harassed in the social media. Our Deputy Chief Minister’s daughter who is not 

even 12 years old was harassed. We, the women politicians were harassed by 

assassinating our characters and our images were marred. But we are still 

unshattered and are representing our people today in the Parliament through 
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the Telugu Desam Party and the NDA. 

 Articles 14, 21 and 46 of the Constitution were violated again and again 

when our hon. Chief Minister was arrested. That happened in my very own 

constituency. He was arrested and kept behind the bars for 53 days, surrounded 

by Maoists. This was the day when an undeclared emergency was imposed in 

our State. This was the day when the people of Andhra Pradesh had decided, 

and said, I will quote it in Telugu -   

Anduke Jaganmohan Reddy Garu Gari Kurchi Madathapeti  

Andhra Rashtra Intiki Pampichesaru. 

 Sir, this is not the victory of the NDA, but the victory of justice, equality 

and law.  This also exhibits the confidence the people of the State had in our 

visionary leader, the saviour of Andhra Pradesh, our hon. Chief Minister, Nara 

Chandrababu Naidu garu.  In six months, we have shown what a Government 

is while we are abiding by the rules and laws of the Constitution. In six months, 

we could give social, economic and financial justice to the people.  

 Sir, education reforms were brought in by our future leader, Nara Lokesh 

garu. Our Deputy Chief Minister, Pawan Kalyan garu is not a reel star, but a real 

star. He not only seizes the ship but also seizes the corruption out of the lives of 

the corrupt people.  

Sir, I can tell you that this is just a trailer of the transformative future of 

Andhra Pradesh. With more vibrant reforms and initiatives, and the 

unprecedented developments under the leadership of Nara Chandrababu Naidu 

guru, our hon. Chief Minister, I am sure that we are going to reach new heights 
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and fulfil the dreams of the people of Andhra Pradesh.  

Sir, our party is a 40-year old party. We have gone through many 

hardships. We are here in the 18th Lok Sabha. We will abide by the law of 

Constitution and also make our State and country proud.  

Maa balam, Constitution Rajyangam, Maa balam, Maa prajalu.    

Thank you, Sir. Jai Hind. 

         

पंचायती राज मंýी; तथा मÂÖयपालन, पशुपालन और डेयरी मýंी (®ी राजीव रजंन िसंह उफª  

ललन िसहं): सभापित महोदय, धÆयवाद ।  भारत के संिवधान ने 75 वषª पूर ेिकए ह§ ।  भारत के 

संिवधान के 75 वषª कì इस गौरवशाली याýा पर हम आज चचाª कर रहे ह§ ।  हमारे संिवधान के 

िनमाªताओ ंने सिंवधान का िनमाªण िकया ।  संिवधान के दो पहलू ह§ ।  एक पहलू तो संिवधान का वह 

है, जो इस समाज के सभी वगŎ के िलए सामािजक और आिथªक उÆनित का राÖता ÿशÖत करता ह ै

तो दूसरी तरफ संिवधान के साथ छेड़छाड़ करने वालŌ के िलए उसी म¤ ÿावधान है िक उनको कहां 

जगह िमलेगी ।  इस देश म¤ कई लोगŌ ने शासन िकया और बहòत लंबा शासन िकया ।  आज इस देश 

के आदरणीय ÿधान मंýी नरÆेþ मोदी जी कì बात करते ह§ ।  नरÆेþ मोदी जी ने िपछले दस वषŎ म¤ 

जो काम िकया है, उसकì िवÖतार स ेमाननीय र±ा मंýी जी ने चचाª कì है ।  उÆहŌने एक-एक काम 

िगनाया है ।  हम उसको दोहराकर समय नहé लेना चाहते ह§, लेिकन एक मूल मंý, जो आदरणीय 

ÿधान मंýी नरÆेþ मोदी जी का है, वह इसी संिवधान स ेिनकला है, िजसम¤ िलखा है और उनका नारा 

है – सबका साथ, सबका िवकास, सबका िवĵास और सबका ÿयास ।  यही हमार ेसंिवधान का मूल 

मंý है ।  इनको यह मूल मंý कहां समझ म¤ आएगा ।   

महोदय, इतने लंबे समय तक इÆहŌने शासन िकया और सैकड़Ō बार के उदाहरण ह§ िक इÆहŌने 

संिवधान कì धिºजयां उड़ाई ं ।  आज यही कारण है िक संिवधान ने उनको वहां बैठा िदया, जहां 15 

साल स ेटहल रहे ह§ ।  ये सिंवधान को ऐसे इÖतेमाल करते थे, जैसी अभी ये चचाª कर रहे थ े।  ये 
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संिवधान कì बहòत बात कर रहे थ े।  कांúेस पाटê कì माननीय सदÖया न ेअपनी ÿथम Öपीच म¤ बहòत 

ही चटुकुले के साथ ÓयंµयाÂमक िटÈपिणयां इस सरकार और आदरणीय ÿधान मंýी नरÆेþ मोदी जी 

पर कì ह§ ।  अभी आपको ²ान नहé ह§, आपके पूवªजŌ ने इस देश पर शासन िकया है, जरा उनका 

इितहास भी पढ़ लेते ।  

15.00 hrs 

 सभापित महोदय, हम लोगŌ के यहां एक कहावत है ।  आप भी जानते हŌगे, आपके यहां भी 

उ°र ÿदेश म¤ कहावत होगी िक ‘सौ चूहे खाकर िबÐली चली हज करने के िलए चली’ ।  पूरे 

शासनकाल म¤ इÆहŌने संिवधान कì धिºजयां उड़ाई ।  संिवधान कì धिºजयां उड़ाने के बाद, जो 

संिवधान के भ±क ह§, वे आज संिवधान कì कॉपी लेकर घूम रह ेह§, जैसे लगता है िक िकतने बड़े 

संिवधान के र±क ह§ ।  सिंवधान के भ±क संिवधान के र±क नहé हो सकते ह§ ।  इसीिलए, आज 

आप वहां बैठे ह§ ।  आपको संिवधान कì ÿित लेकर घूमने का हक नहé है ।  जब आप संिवधान कì 

ÿित लेकर घूमते ह§ तो इस दशे कì जनता हंसती है ।  आपको कम से कम महाराÕů और हåरयाणा 

के चुनाव से सीख लेनी चािहए ।  कुछ सधुर जाइए, अगर आप कुछ सधुर जाइएगा तो आगे ठीक 

रहेगा ।   

 सभापित महोदय, इस देश के संिवधान म¤ अनु̧ छेद-356 का ÿावधान है ।  जब अनु̧ छेद-

356 का ÿावधान है और जब संिवधान का िनमाªण हो रहा था तो उस समय डॉ.भीमराव अÌबेडकर 

ने संिवधान म¤ अनु̧ छेद-356 को मृत-पý कì स²ंा दी थी ।  मृत-पý का मतलब, इसका इÖतेमाल 

िवशेष पåरिÖथित म¤ ही िकया जाना चािहए ।  लेिकन, इÆहŌने कैसे िकया? इनका इितहास है ।  पंिडत 

जवाहरलाल नेहł जी ने अनु̧ छेद-356 का 7 बार इÖतेमाल िकया ।  इंिदरा गांधी जी ने 51 बार 

िकया ।  राजीव गांधी जी के शासनकाल म¤ 6 बार इÖतेमाल हòआ ।  पी.वी.नरिसÌहा राव के समय म¤ 

इसका 11 बार इÖतेमाल हòआ और डॉ.मनमोहन िसंह जी कì सरकार म¤ 12 बार हòआ था ।  डॉ. 

मनमोहन िसंह जी कì सरकार ने वषª 2005 म¤ जो िबहार म¤ िकया था, वह तो अभूतपूवª था ।  ये 

संिवधान कì र±ा कì बात कर रहे ह§, संिवधान कì बात कर रहे ह§ ।  संिवधान के डर से इÆहŌने जो 
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भी इस तरह के फैसले िकए, वे िदन के उजाले म¤ नहé िकए बिÐक रात के अंधेरे म¤ िकए ।  िबहार म¤ 

फरवरी के चनुाव के बाद जब वषª 2005 म¤ सरकार बन रही थी, तो कैिबनेट मंýी, जो बहòत दबंग कहे 

जाते थे, वे 12 बजे रात को ÿधानमंýी जी के यहां चले गए और उÆहŌने कहा िक सरकार िगरा द¤गे, 

नहé तो िवधान सभा भंग करो ।  सुबह 4 बजे कैिबनेट कì मीिटंग हòई थी, महामिहम राÕůपित जी 

माÖको म¤ थे, फै³स पर भेजकर उनसे दÖतखत करवाकर मंगवाया गया और जब सूयōदय हòआ तो 

िबहार म¤ राÕůपित शासन लग गया ।  इÆहŌने यही तो काम िकया ।  िदन के उजाले म¤ नहé िकया ।  

इÆहŌने इस दशे म¤ जब इमरज¤सी भी लगाया तो 12 बजे रात म¤ सभी कैिबनेट मंिýयŌ को बुलाकर 

दÖतखत कराया और सबुह इमरज¤सी कì घोषणा कर दी और ये संिवधान और संिवधान कì र±ा 

कì बात कर रहे ह§ ।  स°ा म¤ बने रहने और अपने Öवाथª के िलए इÆहŌने संिवधान कì धिºजयां उड़ाई 

और संिवधान को तार-तार िकया ।  इÆहŌने संिवधान िनमाªताओ ंकì आÂमा को कलंिकत करन ेका 

काम िकया है और ये ÿधानमंýी नर¤þ मोदी जी के ऊपर आरोप लगाते ह§ ।  ÿधानमंýी नर¤þ मोदी जी 

जब शपथ लेने जाते ह§ तो नतमÖतक होकर संिवधान का नमन करते ह§ और तब शपथ लेते ह§ ।  व े

शपथ के मुतािबक ‘सबका साथ, सबका िवकास, सबका िवĵास और सबका ÿयास’ के मूलमंý के 

साथ इस देश के िनमाªण म¤ लगे ह§ ।     

®ी अनुराग िसहं ठाकुर (हमीरपुर) : कांúेस पाटê के लोग कहां ह§? 

®ी राजीव रजंन िसहं उफª  ललन िसहं : महोदय, कांúेस के लोग चले गए ह§, संिवधान से उनको 

कोई मतलब नहé है ।  उनका संिवधान स ेकुछ भी लेना-देना नहé है । …(Óयवधान) 

माननीय सभापित : आप चेयर को एűेस कåरए ।  उनको भूल जाइए ।  

®ी राजीव रजंन िसहं उफª  ललन िसहं : महोदय, जब सन् 1975 म¤ इमरजेÆसी लगी थी, तब हम 

सब लोग जेल म¤ थ ेऔर वहां कई ÿताड़नाए ंहòई थé ।  इमरजेÆसी अचानक लग गई, इमरजेÆसी 

अचानक ³यŌ लगी? इलाहाबाद हाई कोटª ने तÂकालीन ÿधानमंýी के चुनाव को अवैध करार दे िदया 

था ।  अवैध करार देने के बाद उनको अपनी गĥी भी बचानी थी, तो उÆहŌने अपनी गĥी बचाने के 

िलए इस देश म¤ इमरजेÆसी लगाई थी ।  लाखŌ लोगŌ को मीसा ए³ट के तहत जेल म¤ बंद कर िदया 
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गया था ।  पूर ेदेश म¤ छोटे स ेलेकर बड़ा िवरोधी दल का कोई नेता नहé था, जो सड़कŌ पर घूम 

सकता था ।  आप संिवधान कì बात कर रहे ह§, संिवधान कì दहुाई दे रहे ह§, संिवधान कì ÿित लेकर 

घूम रहे ह§ ।   

Æयायपािलका पर ÿितबंध लगाया गया, मौिलक अिधकार समाĮ कर िदए गए, बोलने पर 

पाबंदी लगा दी गई ।  मीिडया के लोगŌ को जेल भेज िदया गया ।  संिवधान के कई अनु̧ छेदŌ को 

संिवधान कì नौवé अनुसूची म¤ डालकर कोटª को ÿितबंिधत कर िदया गया था िक आप उसकì 

सनुवाई नहé सकते ह§ ।  उÆहŌने अपने पांच साल के शासन को छः साल कर िदया ।  अगर उसके 

बाद उनका बस चलता, तो आजीवन के िलए अपना शासन कर लेते ।  ये संिवधान के र±क ह§ और 

ये इस दशे म¤ संिवधान लेकर घूम रह ेह§ ।  इस देश के लोग तो हंसते ह§ ।  इन लोगŌ ने अपनी गĥी 

बचाने और अपने Öवाथª कì िसिĦ के िलए सिंवधान का दŁुपयोग िकया है ।  ये आर±ण कì बात कर 

रहे ह§ ।  कांúेस पाटê हåरयाणा और महाराÕů म¤ घूम-घूमकर नकाराÂमक ÿचार कर रही थी िक नरेÆþ 

मोदी जी आर±ण समाĮ कर द¤ग े।  अर ेभाई, नरÆेþ मोदी जी न ेतो सभी िदन कहा और ताल ठोककर 

कहा है िक आर±ण समाĮ नहé होगा ।  जब तक नरÆेþ मोदी है, तब तक आर±ण समाĮ नहé          

होगा ।  आप कौन-सा नकाराÂमक ÿचार कर रहे ह§? आपने ³या िकया? आपके पूवªज ने ³या कहा 

था? डॉ³टर अंबेडकर जी ने संिवधान के िनमाªण के समय कहा था िक आर±ण वैशाखी नहé, सहारा 

है ।  वह उन वगŎ के एक िलए सहारा है, जो दिलत ह§, िपछड़े ह§ ।  आज जो सहारा िमला हòआ है, 

आप उससे छोड़-छाड़ करते ह§ ।  आर±ण के सवाल पर जब बात हòई, तो पंिडत जवाहर लाल नेहł 

जी ने 26 मई, 1949 म¤ सिंवधान सभा म¤ भाषण िदया था और आर±ण का िवरोध िकया था ।  15 

अ³टूबर, 1947 को पंिडत जवाहर लाल नेहł ने सभी ÿांतीय सरकारŌ को िचęी िलखनी शłु कर 

दी ।  27 जून, 1961 को िलखे हòए पý म¤ उÆहŌने कहा था िक…(Óयवधान) सब िखसक गए ह§, उनको 

संिवधान से कोई मतलब नहé है । …(Óयवधान) 

माननीय सभापित : आदरणीय िगåरराज जी, राजीव रंजन जी बोल रहे ह§ ।  

®ी राजीव रजंन िसहं उफª  ललन िसहं : महोदय, पंिडत नेहł जी ने िलखा था, उÆहŌने 1961 म¤ 
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ÿांतीय सरकारŌ को जो पý िलखा था, उसम¤ िलखा था िक यह सच ह ैिक हम अनसुूिचत जाित, 

अनसुूिचत जनजाित कì मदद के िलए कुछ िनयमŌ और परपंराओ ंसे बंधे ह§ ।  वे मदद के पाý ह§, 

लेिकन िफर भी म§ िकसी भी ÿकार के आर±ण को नापसंद करता हóं ।  यह नेहł जी कì िवचारधारा 

थी, यह नेहł जी कì सोच थी ।  ये आर±ण पर सवाल उठा रहे ह§ ।  

 अभी कांúेस पाटê कì एक माननीय सदÖया बोल रही थé, उÆहŌने कई बातŌ पर चचाª कì है ।  

आपको याद होगा, इÆहŌने संिवधान कì धिºजयां उड़ाई है, मुझे एक बात याद आ रही ह ै।  वषª 1982 

म¤ हåरयाणा म¤ चनुाव हòए थे ।  वहां पर बीजेपी और लोक दल के गठबंधन से सरकार बननी थी ।  हम 

ºयादा बहòमत थे ।  वहां पर तपासे साहब गवनªर थे और चौधरी देवीलाल नेता चुने गए ।  गवनªर 

साहब ने उनको कहा िक आप सोमवार को सभी िवधायकŌ को लेकर आइए, आपका शपथ úहण 

कराएगंे ।  वह संडे को िदÐली चले आए, यहां से िदशा-िनद¥श िमला और इतवार को ही उÆहŌने 

हåरयाणा म¤ कांúेस कì सरकार का िदÐली म¤ शपथ úहण करा िदया ।  ये संिवधान के र±क ह§? अभी 

सांसद जी जातीय गणना पर बोल रही थé ।  िवरोधी दल के नेता जातीय गणना पर चले गए ह§ ।  

अिखलेश जी अभी यहां नहé ह§ ।  अिखलेश जी गवाह ह§ ।  इिÁडया कì मीिटंग मुंबई और ब¤गलŁु म¤ 

हो रही थी ।  यह सवाल उठा था िक जातीय जनगणना पर ÿÖताव पाåरत कìिजए, लिेकन ये मुंह म¤ 

टेप लगाकर बैठे हòए थे ।  म§ भी उस मीिटंग म¤ था ।  इनकì कथनी और करनी म¤ यही फकª  है ।  ये 

अपने राजनीितक इÖतेमाल और अपने फायदे के िलए नार ेके łप म¤ इÖतेमाल करते ह§ ।  उनको 

खलुासा करना चािहए ।  हम चुनौती देते ह§ िक यह ÿÖताव आया, लेिकन मुंह म¤ पĘी बांधकर, मुंह म¤ 

टेप लगाकर ³यŌ खड़े थे? यह आपको बताना चािहए ।  

 माननीय सदÖया कह रही थé िक साहस संिवधान ने िदया है ।  संिवधान ने तो साहस िदया 

है ।  अगर सिंवधान ने साहस नहé िदया होता तो हम लोग आपकì ÿताड़ना को इमरज¤सी म¤ इतना 

कैस ेझेलते? हम लोगŌ ने आपकì ÿताड़ना को झेला, यह सिंवधान ने ही हमको साहस िदया था ।  

हम लोगŌ ने झेला, ³यŌिक यह साहस संिवधान ने िदया है, लेिकन आपने कभी नहé झेला है ।  आप 

समझती ह§ िक हम लोग इस देश म¤ सोन ेका चÌमच लेकर शासन करने के िलए पैदा हòए ह§ ।  दशे कì 
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जनता ने कहा िक आप िवप± म¤ बैठने के लायक हो, वहé बैठे रिहए और वहé आनंद करते रिहए ।  

मोदी जी तीसरी बार आए ह§, चौथी बार आएगंे, आपका नामो-िनशान कुछ िदन म¤ समाĮ हो जाएगा 

और अभी हòआ भी ह ै।  हåरयाणा, महाराÕů, जÌमू और कÔमीर म¤ आपका ³या ह® हòआ है, कांúेस 

पाटê का ³या ह® हòआ है? कांúेस पाटê जÌमू और कÔमीर म¤ समािĮ कì ओर है ।  वहां इÆह¤ 6 सीट¤ 

िमली ह§ और महाराÕů म¤ तो आप सबसे नीचे ह§ ।  आपका यह ह® हो रहा है ।  आपका आगे भी यह 

ह® होता रहेगा ।  अभी भी सधुर जाइए और संिवधान कì ÿित लेकर मत घूिमए ।  आदरणीय ÿधान 

मंýी नरÆेþ मोदी जी ने इस देश के गरीबŌ, अित िपछड़Ō के िलए जो काम िकया है, आप उसका 

सकाराÂमक ÿचार कìिजए और ÿशंसा कìिजए, तभी आपका कुछ कÐयाण होगा, अÆयथा आपका 

कुछ नहé होने वाला है ।  संिवधान कì इस 75 वषª कì याýा पर कांúेस पाटê को संिवधान कì ÿित 

को लकेर घूमना और उसे सिंवधान कì बात करने का उनको कोई हक नहé है, उनको कोई अिधकार 

नहé है ।  संिवधान के र±क इस देश के ÿधान मंýी आदरणीय नरÆेþ मोदी जी ह§ ।  जब तक नरÆेþ 

मोदी जी ह§, संिवधान के साथ कोई छेड़छाड़ नहé कर सकता है और संिवधान म¤ िदए गए ÿावधानŌ 

के साथ कोई छेड़छाड़ नहé कर सकता है ।  आप लाख िदµ Ăिमत करते रह¤, इस देश कì जनता 

िदµ Ăिमत नहé होने वाली है ।  वह नरÆेþ मोदी जी के नेतृÂव पर िवĵास करती है और भरोसा करती 

है ।  इसिलए गांवŌ-गावŌ म¤ यह चचाª होती है िक संिवधान कì र±ा करना मोदी कì गारंटी है, मोदी कì 

गांरटी है और मोदी कì गांरटी है तथा संिवधान कì र±ा हो रही है ।  आपका बहòत-बहòत धÆयवाद ।  

®ी अरिवंद गणपत सावंत (मÌुबई दि±ण) : माननीय चेयरमैन सर, Öवातंýय, समता, बंधुÂव कì 

िवचारधारा कì नéव को लेकर जो संिवधान बना, उस संिवधान कì 75वé वषªगांठ पर म§ अपने िवचार 

Óयĉ करने के िलए खड़ा हòआ हóं ।  आपने मुझे बोलने कì अनमुित दी, इसके िलए आपको  

धÆयवाद ।  

15.15 hrs    (Shri Dilip Saikia on the chair) 

सभापित महोदय, आज इस संिवधान का सही सÌमान ³या हो रहा है? अभी हमार ेिमý सारी 

परुानी याद¤ बता रहे थ े।  इसका मतलब यह नहé है िक उÆहŌन ेगलती कì तो हम¤ गलती करने का 
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अिधकार िमल गया है ।  जब आप ऐसी चीजŌ का समथªन करते हो तो हम¤ लगता है िक आप भी यह 

सोचते हो िक उÆहŌन ेगलती कì तो हम भी गलती कर लेते ह§, इसम¤ कौन सी बड़ी बात है ।  डॉ. बाबा 

साहब अÌबेडकर जी ने 25 नवंबर, 1949 को संिवधान सभा म¤ भाषण िदया था ।  उस भाषण कì 

दो-तीन पंिĉयां म§ यहां पढ़ना चाहता हóं-  

“ संिवधान चाहे िजतना भी अ¸छा हो, यिद उस ेकायाªिÆवत करने वाले लोग बरु ेह§ 

तो िन:संदहे बरुा होगा ।  संिवधान का िøयाकरण पूणªतया संिवधान के ÿकार पर 

िनभªर नहé करता है, संिवधान केवल िवधान मंडल, कायªपािलका और Æयायपािलका 

जैस ेअंगŌ के िलए ÓयवÖथा कर सकता है । ” 

 

उसी भाषण म¤ उÆहŌने दो-तीन चीज¤ और बतायé और उसम¤ उÆहŌन ेजॉन Öटूअटª िमल का 

िजø िकया और कहा िक ‘िकसी भी महान Óयिĉ के चरणŌ म¤ अपनी Öवतंýता को न चढ़ा द¤ या उसे 

व ेशिĉयां न सŏप ेजो उस ेउÆहé कì सÖंथाओ ंको िमटान ेकì शिĉ द े। ’ आग ेचलकर उÆहŌने कहा-  

“महान ÓयिĉयŌ के ÿित, िजÆहŌन ेजीवन पयªÆत देश कì सेवा कì हो, कृत² होन ेम¤ 

कोई बरुाई नहé है, लेिकन कृत²ता कì भी सीमा होती है । ’ ” 

 

आयरल§ड के दशेभĉ डेिनयल ओ’कोÆ नल न ेउस िवषय म¤ यह ठीक ही कहा है-  

“अपने सÌमान को खोकर कोई पŁुष कृत² नहé हो सकता ।  अपन ेÖतीÂव को 

खोकर कोई ľी कृत² नहé हो सकती और अपनी Öवतंýता को खोकर कोई राÕů 

कृत² नहé हो सकता । ’” 

िकसी भी अÆय देश कì अप±ेा भारत के िलए यह चेतावनी अिधक आवÔयक है ³यŌिक भारत 

म¤ भिĉ या िजसे भिĉ मागª या वीर पूजा कहा जाता है, उसका भारत कì राजनीित म¤ इतना महÂवपूणª 

Öथान है, िजतना िकसी अÆय दशे कì राजनीित म¤ नहé है ।  धमª म¤ भिĉ आÂम मो± का मागª हो 

सकता है, लेिकन राजनीित म¤ भिĉ या पूजा अंतत: तानाशाही का एक िनिĲत मागª है ।  समझने 
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वाले को इशारा काफì है ।  आजकल अंधभĉŌ के िलए यह बड़ा मसला है ।  यह वा³य बहòत महÂवपूणª 

है ।  

 सभापित महोदय, संिवधान के बार ेम¤ म§ टीका-िटÈपणी नहé कर रहा हóं, बिÐक सÂयता बता 

रहा हóं ³यŌिक म§ Óयिथत हóं ।  संिवधान के साथ िकस तरह स ेिखलवाड़ हो रहा है, कैसे संिवधान स े

खेल रहे ह§, इमरज¤सी लगाने कì कोई जłरत नहé है ।  अभी तो िबना लगाए ही इमरज¤सी चालू है ।  

लोग डर के मार ेचलते ह§ ।  सÿुीम कोटª  के जजेस …  भूलो मत, चार जजेस बाहर आकर अनशन 

पर बैठे थे और कह रहे थ ेिक यह सरकार हमार ेऊपर अÆयाय कर रही है ।  याद है! यह न भूलना! 

वह भी याद िदला देता हóं ।   

 सभापित महोदय, शेड्यूल 10 म¤ एटंी िडफे³शन लॉ लाया गया था ।  दल बदलू लोगŌ कì 

सं́ या बढ़ रही थी तो राजीव गांधी जी न ेउस वĉ सोचा िक इस पर कुछ करना पड़ेगा ।  उनके मन 

म¤ भी कभी नहé आया िक दो ितहाई लोग पाटê छोड़ द¤गे ।  शेड्यूल 10 म¤ िलखा था िक अगर कोई  

Óयिĉ Óयिĉगत łप स ेछोड़ कर जाता है तो वह अपाý हो जाएगा ।  

  अगर दो ितहाई लोग जाते ह§ तो वे जा सकते ह§, लेिकन उनको िकसी पाटê म¤ िवलय होना 

होगा ।  हमारे महाराÕů म¤ दो ितहाई लोग तो नहé गए ।  पहले तो बहòत कम गए ।  िफर आगे यह सब 

चलता रहा ।  आिखर म¤ दो ितहाई लोग हो गए, लेिकन वे मजªर नहé हòए ।  संिवधान के शेड्यूल 10 

कì धिºजयां कौन उड़ा रहा है? ये धºजी-धºजी शÊद बार-बार बोल रहे थे ।  सÿुीम कोटª के जज 

कì ...  म§ उनका Öटेटम¤ट पढ़कर बताता हó ँ।  म§ चीफ जिÖटस ऑफ इंिडया का Öटेटम¤ट पढ़कर 

बताता हó ँ।  

CJI Chandrachud highlighted, “If the disqualification proceedings against 

the Shinde faction are not carried out, then the entire goal of the 10th Schedule 

 
 Not recorded as ordered by the Chair. 
 Expunged as ordered by the Chair. 
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will be defeated.”  Who says it? यह सÿुीम कोटª के जज चÆþचूड़ साहब ने कहा था ।  उसके 

आगे वे ³या कहते ह§, वह भी बताता हó ँ:  

“The Governor cannot impart legitimacy to a defecting faction of a political 

party by enabling them to form a Government through unconstitutional means.” 

हम संिवधान का सÌमान मना रहे ह§ ।  “Further, being an executive appointee, the 

Governor has no role to play in a legislative issue.” यह नबाम रिेबया केस म¤ हòआ था ।  

वहां Æयाय िमला, लिेकन यहां नहé िमला ।  महाराÕů के चनुाव कì नéव यहां से शुł हòई है ।   

“The Governor cannot direct a House of the legislature to hold a floor test. 

Instead, the Members of the House must move a motion of no-confidence.  The 

Members defecting from a political party cannot escape the consequences of 

defection merely on a technicality. The purpose of the 10th Schedule –preventing 

the Constitutional sin of defection – must be fulfilled.” Who said it?  The Chief 

Justice of India said it. 

महाराÕů म¤ ³या हòआ? आप ही बताइए, आप सब जानते ह§ ।  ³या संिवधान का आदर िकया 

गया? सबसे बड़ी बात कायªकाल कì ह ै ।  जब यह केस दािखल हòआ तो वहां पर जो सरकार 

असंवैधािनक łप स ेबैठाई गई थी, उसको काम करने िदया गया ।   

He made a number of strictures saying this is unconstitutional.  But giving 

oath is Constitutional.  The Chief Minister was given an oath.  Then, the 

Government functioned. 

अब गवनªम¤ट बन गई थी तो केस का िनणªय कब तक आ जाना चािहए था ।  दो स ेढाई वषª 

के समय म¤, जब तक उनका कायªकाल समाĮ नहé होता है, तब तक िनणªय आ जाना चािहए था, 

लेिकन िनणªय नहé आया ।  उÆहŌने Öपीकर को भेज िदया ।  Öपीकर िकस पाटê से थे? उÆहŌने िनणªय 

म¤ न इनको िडस³वालीफाई िकया और न ही उनको िडस³वालीफाई िकया ।  सÿुीम कोटª  के िनणªय 
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का ³या हòआ? कहां है – संिवधान? कहां है – उसका सÌमान? कहां है – उसका आदरभाव और 

कहां है – डॉ³टर बाबा साहेब अÌबेडकर जी का आदरभाव?  

 सभापित महोदय, आदरभाव नहé ह ै ।  म§ इनके गवनªर साहब के बार ेम¤ बता दतेा हó ँ ।  ये 

संिवधान कì बात करते ह§ ।  हम देखते ह§ िक िबल पास िकए जाते ह§ ।  महाराÕů म¤ जब आदरणीय 

उĦव जी ठाकर ेसाहब मु´य मंýी थे, तब उÆहŌने एक िबल पास िकया था ।  वह िबल मुÌबई के चालŌ 

म¤ रहने वाले लोगŌ के िलए 500 ³वायर फìट तक के िलए नो ÿॉपटê टै³स का िबल था ।  िवधान 

सभा म¤ िबल पास हòआ, िवधान पåरषद म¤ हòआ ।  उस पर राºयपाल साहब ने साइन कर िदए, लेिकन 

वह ...  के पास पड़ा रहा ।  वह तब तक मंजूर नहé हòआ, जब तक वहां पर सरकार नहé िगरी और 

उĦव जी ठाकरे साहब, िजस िदन मु´य मंýी पद से हटे, उसके आठ िदनŌ के अंदर ... * के कायªकाल 

के अंितम िदनŌ म¤ उस िबल के ऊपर हÖता±र हòए ।   

ये संिवधान के सÌमान कì बात करते ह§ ।  उस समय नाåरयŌ के िलए शिĉ कानून पास     

िकया ।  वह अभी भी पड़ा है ।  वह िवधान सभा म¤ पास हòआ, िवधान पåरषद म¤ पास हòआ ।  ... * 

िबल पास करने के बाद िकतने िदनŌ तक वह राºयपाल के पास रह सकता है, उसके िलए तिमलनाडु 

के लोग भगुत रहे ह§ ।  हम भी भुगत रहे ह§ ।  हमने देखा है ।  इस पर ³या कोई पाबंदी है? िसफª  

मनमजê है ।  यहां पर राºय सभा म¤ महामिहम राÕůपित जी के Ĭारा 12 लोग मनोनीत होते ह§, वैसे 

ही वहां पर भी मनोनीत िकए जाते ह§ ।  वहां पर राºय कì सरकार Ĭारा 12 लोगŌ का नाम िलया      

गया ।  राºयपाल महोदय को कौन िनयुĉ करता है, सब जानते ह§ ।  वहां पर 12 लोगŌ के नामŌ कì 

सूची देने के बाद भी ढाई वषŎ तक ...    ने साइन नहé िकए ।  

 अभी-अभी सात लोगŌ कì सूची साइन करके भेजी गई है ।  यह तÌुहारे संिवधान का सÌमान 

है ।   

 
 Expunged as ordered by the Chair. 
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 सभापित महोदय, मझेु कभी-कभी लगता है िक ³या Æयायपािलका Öवतंý नहé है? … अभी 

बाकì अÆय लोग भी ह§ ।  मुझे कमाल लगता है िक एक हाई कोटª  का जज एक िदन म¤ इÖतीफा दतेा 

है, दसूरे िदन िकसी पाटê को ºवाइन करता है, तीसरे िदन चनुाव लड़ता है, चौथे िदन सांसद बन 

कर आता है ।  ³या कूिलंग पीåरयड भी नहé है? उÆहŌने Æयापािलका म¤ बैठकर ³या िनणªय िदया 

होगा? हमार ेदूसरे Æयायाधीश राºय सभा म¤ ह§ ।  पूवª चीफ जिÖटस माननीय सांसद बन कर आए    

ह§ ।  ये सब आगे चल कर हम¤ ³या िमलेगा, के िलए तड़पते रहते ह§ । …(Óयवधान) 

माननीय सभापित  : आप पूर ेिसÖटम को …** बता रहे ह§, … ** आप इसको हटा दीिजए ।   

®ी अरिवंद गणपत सावंत : सर, िसÖटम कर रही है ।  

माननीय सभापित : नहé ।  

®ी अरिवंद गणपत सावतं : सर, आप िसÖटम कì बात करते ह§, तो म§ ईडी कì कारªवाई के बार ेम¤ 

कहना चाहता हóं ।  ईडी न ेिकतनी कारªवाई कì है ।  Êलैकमेल करके इÆहŌन ेिकतनी सरकार िगराई   

ह§ ।  जैसे गोवा म¤ ³या हòआ, महाराÕů म¤ ³या हòआ, अÆय राºयŌ म¤ ³या हòआ? अÆय बहòत सार े

राºयŌ म¤ ईडी कì सहायता स ेनहé, ईडी न ेिजनको-िजनको िहरासत म¤ िलया आग ेचल कर कोटª ने 

कहा, यह पता है? हमार े… ** साहब 100 िदन वहां थे ।  इसके बार ेम¤ ³या कहा? इस केस म¤ दम 

नहé है ।  केस ही नहé है और 100 िदन जेल म¤, … **  का बेटा  … **  15-20 िदन जेल म¤, ईडी 

का ³या चल रहा है? संिवधान का सÌमान – वाह, वाह ।   

सर, संिवधान का सÌमान हो रहा है ।  म§ और दूसरा उदाहरण दतेा हóं िक  ईडी कैस ेकाम 

करती है? उसके बाद हमार ेलेबसª ह§ ।  आज हमार ेलोग बेरोजगार ह§ ।  िकतनी बेरोजगारी बढ़ी है ।  

All PSUs have been destroyed. सभी सावªजिनक उīमŌ को ÅवÖत कर िदया गया है ।  

नौकåरयां कहा ंह§? अब सरकारी नौकåरयां नहé ह§ और पीएसयूज भी नहé रहé तो आर±ण कहां 

रहेगा? ÿाइवेट स³ेटर म¤ सभी काँůै³टसª, िफ³Öड टमª, दो वषª के िलए नौकरी लगेगी और य ेआंकड़े 

 
  Not recorded as ordered by the Chair 



 
13.12.2024  1118 

 
 

द¤गे िक रोजगार िमल गया ।  एÌÈलॉयम¤ट ए³सेच¤ज को बबाªद कर िदया ।  एÌÈलॉयम¤ट ए³सेच¤ज ए³ट 

आज भी है ।  उसको åर पील नहé िकया गया है ।  इनको नहé पता, बस वह चल रहा है ।  लेाग 

बेरोजगार घूम रहे ह§ ।  नौकåर या ंनहé ह§, रोजगार नहé है ।  अभी हमार ेदशे स ेिकतन ेब¸चे बाहर जा 

रहे ह§, ³या कभी आपने इसके बार ेम¤ सोचा है? हमार ेब¸चे बाहर ³यŌ जाते ह§? व ेपढ़ाई और जॉÊस 

के िलए वहां जा रहे ह§ ।  आज सुबह स ेखास कर िमडल ईÖट स ेजो िवषय आ रहे ह§ ।  थाइल§ड म¤ 

जान ेपर सीधा जेल म¤ भजे दतेे ह§ ।  उनको इतना डर लग रहा है ।  ये सब हो रहा है, पर व े³यŌ वहां 

जा रहे ह§? It is because there is no permanent job in India. जॉब है भी तो अगर आप 

इंजीिनयर ह§, तो कहा जाएगा िक 10 हजार Łपए म¤ काम करो, तो उसकì िश±ा का ³या होगा? सब 

अवमूÐयन हो रहा है ।  इसिलए म§ कह रहा हóं िक ÿाइवेटाइजेशन चल रहा है ।  म§ और बताना चाहता 

हóं िक िडिÖøिमनेशन बहòत है ।   

म§ Öटाफ सेल³ेशन कमीशन के बार ेम¤ कहना चाहता हóं ।  मेरा आपके माÅयम स ेसरकार को 

भी कहना है िक सÆस ऑफ द सॉयल कì ओर Åयान द े।  अगर उ°र ÿदेश म¤ भतê हो रही है, अगर 

वहां कì रेलवे म¤ भितªयां होन ेवाली है, वहां कोई कारखाना बनने वाला है, तो उ°र ÿदेश के लोगŌ 

को, वहां के जो भूिम पýु ह§, उन ब¸चŌ को पहले ÿाथिमकता दी जाए, बीस ÿितशत ।   अगर टेि³नकल 

जॉब, इंजीिनयåरंग के जॉÊ स ह§, तो म§ उस ेअलग समझता हóं ।  ³लास Ňी, ³लास फोर, पानी देन ेके 

िलए Èयून भी बाहर स ेआएगें, इधर-उधर स ेआएगंे ।  ³या व ेभी हमार ेराºय म¤ नहé िमलते ह§? 

सर, हमार ेमहाराÕů म¤ अभी Öटाफ सेल³ेशन कमीशन स ेभतê हòई है ।  वहां 1200 लोग भर े

गए ह§, उनम¤ स ेतीन लोग महाराÕů स ेह§ और कह¤ग ेिक लोग एµजाम म¤ नहé बैठे ।  सब डाउटफुल     

है ।   मतलब, महाराÕů म¤ इसके िलए िलए िकसी म¤ ±मता नहé है ।  यह जो चल रहा है, उसके          

ऊपर भी आपको Åयाप दनेा पड़ेगा ।  कानून ऐसे बनाए ं िक सब कानून बड़े अमीरŌ और 

इÆडिÖů यिलÖट्स के िलए ह§ ।  गरीबŌ के िलए कोई सरु±ा नहé है ।  नौकरी कì सरु±ा गई ।  सभी 

जगह कॉÆůै³ट लेबसª चल रहे ह§, िफ³Öड टमª लेबसª चल रहे ह§ ।  अभी आप सोिचए आप प³का घर 

द ेरहे ह§ ।  माननीय िगåरराज जी आप ही बताइए ।  आप हमार ेदोÖत ह§ ।  सरकार स ेप³का घर के 
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िलए िकतने पैस ेिमलते ह§? …(Óयवधान) 

वľ मýंी (®ी िगåरराज िसहं) : डेढ़ लाख Łपए ।  

®ी अरिवंद गणपत सावंत : एक गरीब Óयिĉ को डेढ़ लाख Łपए या ढाई लाख Łपए िमलते ह§ ।  

³या डेढ़ लाख Łपए म¤ घर बनता है, नहé । …(Óयवधान) डेढ़ लाख Łपए या दो लाख Łपए म¤ घर 

बनता है? 

अभी वह कॉÆůै³ट लेबर है ।  … (Óयवधान) वह ब§क म¤ जाए और कहे िक मझेु प³का घर बनाना है, 

मेरे गांव म¤ घर कì कìमत, म§ मÌुबई शहर कì बात नहé कर रहा हóं ।  उसम¤ तो बहòत पैसे लग¤ग े। … 

(Óयवधान) 

माननीय सभापित : माननीय सदÖय, आप इधर एűेस कìिजए ।  आप शहर के बार े म¤ बात        

कìिजए ।  

®ी अरिवंद गणपत सावंत : म§ गांव कì बात करता हóं ।  उसके आठ-दस लाख Łपये लगने वाले  

ह§ ।  उस ेकौन कजाª दगेा? ³या करते हो, वह कहता है िक नौकरी करता हóं ।  म§ कॉÆůै³ट लेबर हóं ।  

³या कॉÆůै³ट लेबर को कजाª िमलेगा? … (Óयवधान) कौन देता है, द े दीिजए । … (Óयवधान) 

कॉÆůै³ट लेबर को कजाª िमलता है? … (Óयवधान) ये इंÖटीट्यूशंस ÅवÖत हो रहे ह§, इसिलए म§ 

कहóंगा िक ÓयवÖथा ÅवÖत हो रही है ।  … (Óयवधान) 

माननीय सभापित : आप अपनी बात समाĮ कìिजए ।  

®ी अरिवंद गणपत सावंत : उÆहŌने जो शÊद Æयायपािलका, िवधाियका ÿयोग िकया, यह ÓयवÖथा 

है ।  ये ÓयवÖथा ÅवÖत कर रहे ह§, इसिलए म§ आपके सामने यह बात बता रहा हóं ।  

 दसूरी बात है िक आगे चलकर इÆहŌने नारी वंदना कì बात कì ।  इÆहŌने मिणपरु कì बात नहé 

कì ।  ³या नारी कì वंदना हो रही है? 15 या 20 िदन हòए हŌगे, एक आिदवासी मिहला को िजंदा 

जलाया ।  मिहला पर अÂयाचार िकया, िफर िजंदा जलाया ।  अगर वही राºय कोई दूसरा होता तो 

³या होता? ³या राÕůपित का शासन नहé लगता? वहां राÕůपित का शासन लगता न ।  … (Óयवधान) 

सर, आप मझेु दो िमनट दीिजए ।  म§ अपनी बात खÂम कर रहा हóं ।  मेरे दो-तीन वा³य बचे ह§ ।  … 
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(Óयवधान) 

माननीय सभापित : Èलीज आप अपनी बात कन³लूड कìिजए ।  

®ी अरिवंद गणपत सावंत : सर, आज भी हम¤ ददª नहé होता िक मिहलाओ ंपर इतने अÂयाचार हो 

रहे ह§ ।  ³या यह संिवधान का सÌमान, नारी कì वंदना है? हमार ेसंिवधान म¤ महापािलका चुनाव के 

बार ेम¤ िदया हòआ है ।  महाराÕů म¤ चार वषª हो चुके ह§, वहां महापािलका के चनुाव नहé हो रहे ह§, 

िजला पåरषद के चनुाव नहé हो रह ेह§ ।  यह संिवधान का सÌमान हो रहा है, इसिलए म§ आपस ेिवनती 

करता हóं ।  … (Óयवधान) म§ आिखर म¤ इतना ही कहóंगा िक हम लोग ÖवातंÞय, समता, बंधÂुव कì 

बात करते ह§? मेरा एक वा³य है, ³या अभी समता, बधुÂव है? … (Óयवधान) ³या समता है? कट¤ग े

तो बट¤गे, यह आपका समता का िवचार है, बंधुÂव का िवचार ह ै।  इसिलए म§ आपको कहता हóं िक– 

   “सर कटा सकते ह§, लिेकन सर झकुा सकते नहé, 

   अपनी आज़ादी को हम हरिगज़ िमटा सकते नहé । ” 

 सभापित जी, मझेु यही कहना है ।  आपका धÆयवाद ।  

 

SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you Mr. Chairman.  

 It is really gratifying to participate in this deliberation. Firstly, I am thankful 

to the decision that was taken in 2015 to observe Constitution Day. Some 

Members present here are of the previous Lok Sabha when during the 

deliberation on the Motion of Thanks to hon. President a suggestion was made 

that everybody is celebrating Constitution Day. The Supreme Court was 

celebrating Constitution day, Supreme Court Bar was celebrating Constitution 

Day, different High Courts of the country and their Bars were celebrating 

Constitution Day but the place where the Constitution was framed and adopted 

was not celebrating Constitution day.   
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 That actually struck a chord with the Government of that time and hon. 

Prime Minister while inaugurating Baba Saheb Ambedkar’s statute in Mumbai 

declared that Constitution day will be celebrated from this year, that is 2015, and 

that is how, Parliament has started celebrating Constitution day. And this year, 

all of us saw that a tribal lady, a person who was born in the Vananchal of 

Mayurbhanj district of Odisha walking down the aisles and accosted to the 

podium and she delivered a message relating to the Constitution. Who 

empowered her? It was the Constitution which empowered her.  

 It is not the shakti that was being discussed here. It was Samarth of this 

Constitution that gave to the citizen of this country.  

Similarly, I would say that I am reminded of the Chief Minister of Odisha. 

He is a tribal person, born also in another forest area of Keonjhar district. This 

Constitution empowered him to become the Chief Minister of a State like Odisha. 

We should celebrate that and this is the glorious moment of our celebration of 

this Constitution.  

Sir, hon. President, in her speech, has mentioned many things but one 

thing has struck me much: “Our Constitution is a living and progressive 

document. Our farsighted Constitution makers have provided for a system of 

adopting new ideas according to the needs of the changing times.”  That is why 

this Constitution is a living document. It changes as we progress, we inculcate 

new ideas and frame it for our better being.  So, in that respect, I would say that 

this very aspect needs to be cherished and it should continue.  

I would only mention here that there are certain aspects which are very 
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close to my heart. I have brought Private Members Bills a number of times as to 

why we should say India that is Bharat. Did some of the political leaders of this 

country not criticise when President of Bharat was there on the dinner table? 

Why did it embarrass you?  

Bharat is our country's name.  If one goes through all the five volumes – 

not necessarily all the five volumes if you do not have that much time – relating 

to the debates of the Constituent Assembly, it is mentioned there that In English 

it should be India and in other languages it should be Bharat. This type of thing 

was there. But India that is Bharat finally was there in the Constitution. 

Repeatedly when I go through the Constitution, this actually hurts me. Why 

should we have this English nomenclature? This unfinished agenda needs to be 

corrected.  

A number of things have happened during these 75 years. Five years ago 

when we were celebrating the Constitution Day, many things were also said. 

During that period, one thing which comes to my mind is whether Babasaheb 

Ambedkar was representing Bengal or Babasaheb Ambedkar was representing 

Bombay Province. Both are correct. The then Member of this House, Professor 

Sugata Bose, son of Sarath Chandra Bose who was the elder brother of Netaji 

Subhash Chandra Bose, an eminent historian from Harvard University, was 

representing All India Trinamool Congress. He specifically mentioned that Dr. 

Ambedkar was representing Jessore and Khulna. At that time, it was a part of 

undivided India. That is the reason why I want to mention that from December, 

1946 till June 1947, the Constituent Assembly had 389 members of undivided 
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India. But from August, 1947 to January, 1950 it came down to 299 members 

including representatives from Princely States. The whole work was done in 

more than 2 years 11 months 17 days and if we add 24th January 1950, it 

becomes 18 days. 

I would like to say here that 284 members had signed the handwritten 

Constitution.  That shows that by 24th January 1950, 15 members did not sign 

that Constitution, though they were the members of the Constituent Assembly. 

But, here we should remember two other people. Hon. President has mentioned 

how the Constitution was framed, the draft was made, and there our present 

Law Minister informed me the other day – he is also aware about it – that T. T. 

Krishnamachari categorically thanked Babasaheb Ambedkar for single-

handedly, with the help of one or two other Drafting Committee Members, drafed 

the full Constitution. There were seven members nominated by the Chairman, 

or by the President, as it was being called. One resigned, one went to the United 

States, and two of them did not come to Delhi because of other reasons. So, 

practically, it was left to Dr. Ambedkar to individually draft the full Constitution, 

and the credit was given to him in the Constituent Assembly by none other than 

T.T. Krishnamachari on the last day when it was being adopted.  Why am I 

saying this? I am saying this because he did not move one resolution. A number 

of resolutions were moved by Dr. Ambedkar.  It was discussed by the respective 

members present in that Assembly, in that hallowed hall of our Samvidhan 

Sadan of today. But, he did not move one resolution.  The history goes back, 

and all of us should ponder why Babasaheb Ambedkar did not move that 
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resolution.  What was that resolution? That resolution was relating to Article 370.  

What was the assurance that was given? I will come to that aspect a little later.   

As India celebrated its Independence on 15th August, 1947, it faced a 

daunting task of integrating over 565 princely states into the Union. While States 

like Hyderabad and Junagadh posed initial challenges; and Jammu and Kashmir 

emerged as a complex and critical issue. Maharaja Hari Singh, the ruler of 

Jammu and Kashmir, initially sought to maintain the State's independence, of 

course being prompted by the Britishers. However, in October 1947, invasion by 

Pakistan-backed tribals forced him to seek assistance from India. On October 

26, 1947, Maharaja Hari Singh signed an Instrument of Accession, agreeing to 

cede – mark my words – only defence, foreign affairs, and communication, the 

rest were with the king. This was an idea which was floated by a section within 

our country, that if at all princely states will be amalgamated with the Union of 

India, it will be not full. Only these three, defence, foreign affairs, and 

communication, will be under the control of the Union of India. The rest will be 

enjoyed by the kings, or the rajas, or the maharajas. It means, law and order, 

the judiciary, everything will be controlled by them. What type of India would we 

have had? It would be a truncated India. That was in the mind of Churchill. That 

was in the minds of most of the colonial powers; India can never be united. 

These two ideas were floating at that point of time, and thanks to Sardar Patel, 

who could see the design behind this. But, why was Jammu and Kashmir not 

given in his charge? It is because the then Prime Minister said: “That is my State. 

I am a Kashmiri Pandit. I should look after that. Sheikh Abdullah is my good 
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friend. Whatever I tell him, he will agree.” 

Did he agree? When you go through the letters of Shri Gopalaswami 

Ayyangar which he had written to Sardar Patel and Babasaheb Ambedkar, it 

clearly reveals what type of treacherous action was being enacted during that 

period. That is the most unfortunate part. And, we had to suffer more than 70 

years. Because of God's grace and the blessings of Lord Jagannath, finally, our 

hon. Prime Minister, Shri Narendra Modi took that decision to abrogate Article 

370. But before coming to that, I would just mention here that Dr. Ambedkar was 

fully opposed to this Section. He repeatedly said what subsequently, of course, 

all of us always say - एक दशे म¤ दो िनशान, दो ÿधान और दो संिवधान नहé चल सकते ह§ ।  

And, it continued. This was the design of a section of our thinking public in the 

country and was also being told by the colonizers during that period.  

These were the words of Dr. Ambedkar: 

“You wish India should protect your borders, she should build roads 

in your area, she should supply you food grains, and Kashmir 

should get equal status as India, but you don’t want India and any 

citizen of India to have any rights in Kashmir and Government of 

India should have only limited powers. To give consent to this 

proposal would be a treacherous thing against the interests of India, 

and I, as the Law Minister of India, will never do it.”  

When we think about N. Gopalaswami Ayyangar, while going back a little 

bit to the history, one feels a little troubled as to why did he do it? To cut the story 

short I would say, Shri Gopalaswami Ayyangar was included in the Drafting 
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Committee by Pandit Nehru. He was deputed by Pandit Nehru to go and meet 

Maharaja Hari Singh, to go to Srinagar and meet Sheikh Abdullah, and bring him 

to Delhi, somehow or other, to have an arrangement. Was it necessary? When 

Sardar Patel can bring in Junagadh into the Union of India; bring in Hyderabad 

into the Union of India; bring in 26 Garjat States of Odisha into the Union of India, 

why was Shri Gopalaswami Ayyangar doing all this? It is because in 1930s, he 

was the Diwan of Maharaja Hari Singh, and a personal rapport had developed 

during that time. My father has written about all these aspects very succinctly in 

a book named, ‘Beginning of the End’. The foreword has been written by Sardar 

Patel in that book. This was published in 1949, relating to how the different 

Princely States got amalgamated into our Union, and how it was started from 

Odisha. The first Princely State that came into the Union of India was Nilagiri 

state of Odisha. Subsequently, the other states came in. This happened on 14 th 

of November, 1947. On 15th of November, the Maharajas of the rest of the 25 

princely States put their signatures on the Instrument of Accession. And, this 

continued throughout, ultimately culminating in the Hyderabad amalgamation. 

 But the story here is, when on 15th of December, 1947 the representatives 

of 25 Princely States were there, rajas and maharajas were there, one set was 

provided to them to put their signature. Out of 25, 20 rajas and maharajas said, 

‘we have not been told that we are conceding these three – Communication, 

Foreign Affairs and Defence. Why are you asking us to put a signature on it? By 

doing so, we will be acceding our full State to the Union of India. This was not 

agreed upon.’ Then, Sardar Patel thumped the desk and said, ‘if you want to do 
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it, do it otherwise you can leave.’ And, within an hour, everybody agreed.  

 Why could not this strong-arm practice be used in Kashmir? What was the 

soft corner for Shekh Abdullah? What was the soft corner for Kashmir? 

....(Interruptions)  On 16th October, 1949, Sardar Patel had written a letter to Shri 

Gopalaswami Ayyangar. Sardar Patel was disappointed with the change in the 

language. The language was also changed just to accommodate. And, he 

expressed the anomaly that would creep in. Sardar Patel criticized Shekh 

Abdullah’s repeated appeals. Whenever he was cornered, he used to say, ‘I 

have a duty to my people.’ He did not have a duty to the people of India. That is 

the tragedy.  

 During my 25-26 years in Parliament, many a time I have listened, ‘my 

duty to my people.’ But are you not committed to the people of this country, to 

this nation? The Constitution binds us all. I quote from Sardar Patel's letter, ‘I 

find there are some substantial changes over the original draft, particularly in 

regard to the applicability of Fundamental Rights and Directive Principles of 

State policy. You can yourself realize the anomaly of the State becoming part of 

India, at the same time, not recognizing any of these provisions. In these 

circumstances any question of my approval does not arise.’ These were the 

objections of Sardar Patel, the then Home Minister and the Deputy Prime 

Minister. Dr. Ambedkar said, I am not going to move it. Still, Gopalswami 

Ayyangar moved that draft.’ And, it was adopted only for the insistence of the 

then Prime Minister.  

 There is saying in Urdu, and I quote – ‘लÌहŌ ने ख़ता कì थी, सिदयŌ ने सज़ा पाई'. 
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One mistake of a moment, and generations after generation people suffered. 

This is a clear proof of that. ....(Interruptions) At the spur of the moment or 

because of your infatuation or softness, whatever it is, you allowed this to 

happen. How many Armed personnels have been killed? What has happened 

to that? And, who corrected it?  I fail to understand it.  

 Again, I am quoting it from the debates of the Constituent Assembly, ‘It is 

the hope of everybody here that in due course, even Jammu and Kashmir will 

become ripe for the same sort of integration as has taken place in the case of 

other States.’ This hope was realized only in 2019.  

 Sir, I would say that notably Article 370 was placed under Part XXI of the 

Constitution titled ‘Temporary’. This was the only solace. This inclusion along 

with its title as ‘Temporary Provisions with respect to the State of Jammu and 

Kashmir’ underscores its impermanence. It was on 5th August 2019 in the 

Monsoon Session, after the new Lok Sabha formed, that the removal of its 

temporary status happened as we were all expecting this to happen. But it had 

undergone a lot of footwork, a lot of paper-pushing and a lot of interactions. We 

should all remember the effort that Mr. Arun Jaitley had made at that time.  

 We are talking about the Constitution, and there is always a possibility. 

On 5th August 2019, nearly 70 years after the enactment of Article 370, the 

Central Government decided under the leadership of Prime Minister Narendra 

Modi to revoke the special status granted to Jammu and Kashmir and the Bill 

was piloted on that day by no other than the Home Minister, Amit Shah ji.  Some 

of us participated in that debate. The forthrightness with which the Government 
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at that point in time said that Article 370 had to go, was the voice of the nation. 

There were some murmurs somewhere. Even today, we hear some murmurs. 

But they did not have the courage to say it publicly. Even during the last 

Assembly elections, there were some things said under a garb. I believe that the 

mistake that was committed in 1949 has been corrected. That is the reason why 

I mentioned about the hon. President’s speech as to how we can correct 

ourselves according to the tune of time. 

 Sir, I would like to mention here the last point. Of course, political 

institutions and structures not only reflect the society, they also influence and 

change it. In this context, the Parliament of India plays a direct and conditioning 

role in bringing about social change and effecting socio-economic 

transformation. Being the people’s supreme representative institution, 

Parliament is the lifeline of all governmental activities.  

During last ten years and some months, it is under the leadership of our 

Prime Minister that a common person in a village also feels that he is a part of 

the system, his account is operated, he gets benefit and he also has a say. Did 

this happen ten years ago? It was not happening. Technology has helped us, 

and utilising that technology to reach the common people is something which 

we should glorify. 

 In the end, I would like to mention that the country that we see today in a 

map was never under one rule and one law at any point of time of our holy past. 

We had Chandragupta Maurya, Ashoka the Great and also Badshah Akbar 

ruling a large chunk of this country, but many a time, the North-East was not a 
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part of it and the South Deccan was not a part of it. Even the whole of India was 

not part of the British Empire. Many a time, this question is also asked: Who is 

keeping our borders safe? There is no doubt that the Armed Forces are doing it. 

We sit either on this side or that side. But who is keeping the people together? 

It is the Constitution that is keeping us together for last 75 years. It is the one 

law – our Constitution.  At no point of time, one law was prevalent from Kashmir 

to Kanyakumari. It is the one law that is prevalent today and that law is our 

Constitution. And, we take pledge on this Constitution.  

 Thank you, Sir, for allowing me to speak. 

           

16.00 hrs 

®ी सुखिजंदर िसहं रधंावा (गुरदासपुर) : सभापित  जी, आपन ेमुझे संिवधान कì गौरवशाली याýा 

कì चचाª पर बोलने का टाइम िदया, इसके िलए धÆयवाद ।  म§ सबुह स ेसनु रहा हóं, सभी माननीय 

सदÖयŌ न ेबहòत अ¸छा भाषण िकया ।  म§ इसम¤ एक बात िमिसंग देख रहा था िक पंजाब ने िहंदÖुतान 

कì आजादी म¤ जो काम िकया, उसके बार ेम¤ िकसी न ेभी नाम नहé िलया ।  मेर ेको याद है िक  सबस े

पहले महाराजा रंजीत िसंह महाराजा बने ।   

 

16.01 hrs   (Kumari Selja in the Chair) 

एक Öटेट थी, जहां पर अंúेजŌ ने कÊजा नहé िकया, उस राजा के साथ संिध कì ।  िजस 

जेएडंके कì बात आप कर रहे ह§, उस जेएडंके के ऊपर सबसे पहले सरदार महाराजा रंजीत िसंह न े

कÊजा िकया और अफगािनयŌ का राÖता बंद िकया, जहां स ेव ेिहंदÖुतान के ऊपर राज करते थे और 

हमला करते थे ।  महाराजा रंजीत िसंह न ेअफगािनÖतान पर कÊजा िकया ।  आज तक िजसके ऊपर 

कोई झंडा नहé चढ़ा सका, वहां हåर िसंह नलवा ने 40 सालŌ तक िसखराज का झंडा गाड़ कर       
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रखा ।   

 म§ एक-दो बात¤ यहां पर कहना चाहता हóं ।  हम आजादी कì बात करते ह§ ।  आजादी म¤ सबसे 

ºयादा िकसी का रोल है तो वह पंजािबयŌ का है ।  … (Óयवधान) 121 आदिमयŌ को फांसी हòई, 

उनम¤ से 90 पजंाबी ह§ और जो जेलŌ म¤ गए, उनम¤ 80 पस¦ट पंजाब का शेयर है ।  … (Óयवधान) 

अंडमान िनकोबार, िजसको काला पानी बोलते ह§, वहां सबसे पहले पंजाब के बाबा सोहन िसंह 

भकना, जो कोमागाटा माł से चले थे, वे सबसे पहले वषª 1914 म¤ वहां गए थे ।  उनको 6 साल 

तसीहे िदए गए ।  सभापित  जी, आप पजंाब कì बात समझती ह§ ।  6 साल के बाद वहां उनकì शहादत 

हो गई ।  काला पानी कì पहली शहादत बाबा सोहन िसहं भकना कì थी ।   

 ये से³यलुåरºम कì बात करते ह§ ।  िजÆहŌने आजादी के िलए अपना बिलदान िदया, व े

स³ेयुलर थ े।  िजÆहŌने अपना बिलदान िदया, उनको यह मालूम नहé था िक हमारा देश आजाद   

होगा ।  वे फांसी के फंदŌ पर चढ़े और काला पानी जैसी जगह पर गए ।  जब वहां जेल नहé बनी थी, 

तब वहां तसीहे देने के िलए चार बाई आठ का िपंजरा हòआ करता था ।  दशेभĉŌ को उसम¤ बंद कर 

िदया जाता था ।  वे न उसम¤ खड़े हो सकते थे और न बैठ सकते थे ।  वहां उनकì शहादत हो जाती 

थी ।  जो सलेलुर जेल है, वह जेल नहé अंúेजŌ का तसीहागार था ।  कामागाटू माł जहाज चला, 

उसी जहाज म¤ शहीद सरदार ऊधम िसंह थे ।  उÆहŌने वहां से िनकलकर जिलयांवाला बाग का बदला 

अúेंजŌ से िलया ।  हम उनको याद तो करते ह§ ।  कहां ह§ वे हमार ेशहीदी, कहां ह§ सरदार भगत िसंह? 

²ानी जैल िसंह जब 1972 म¤ चीफ िमिनसटर बने, उÆहŌने सबसे उनकì माता को कहा िक तू भगत 

िसंह कì माता नहé, पूर े पंजाब कì माता है और उनको पंजाब माता का िखताब िदया गया । 

…(Óयवधान)        

यह पूर ेदेश कì बात है, उÆहŌने कहा िक तू पंजाब कì माता है, आपने बात कì िक जिलयांवाला 

बाग का मैसेकर हòआ, उसने पूर े िहÆदÖुतान को िहला कर रख िदया, कैसे शहादत िदया, गली म¤ 

गोिलयां चलाकर िकतने लोगŌ को शहीद कर िदया ।  जिलयांवाला बाग के बाद गदर पाटê बनी, गदर 

पाटê ने अंúेजŌ का मुंह मोड़ िदया ।  करतार िसंह सराभा, शहीद उīम िसंह, मदन लाल िढ़ंगरा और 
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सरदार भगत िसंह को िहÆदÖुतान ही नहé पूरा वÐडª याद करता है ।  एक आदमी जो शहीद हòआ, 

सरदार भगत िसंह 23 साल म¤ शहीद हòए, आज भी उसे नौजवान शहीद कहते ह§ ।  हम¤ गवª है िक 

उसने अúंजŌ कì हò³म नहé मानी ।  आप पंजाब के िकसी भी िजले म¤ चले जाए,ं उनका फोटो देखते 

ह§ तो फकª  होता है ।  इन लोगŌ कì  वजह से आज हम िहÆदÖुतान म¤ आजादी कì सांस ल ेरहे ह§ और 

आनंद मना रहे ह§ ।   

 वषª 1921 सबसे पहले ननकाना साहब का मोचाª लगा ।  वहां मेर ेगांव के शहीद हòए सरदार 

लàमण िसंह धरोवारी 122 आदिमयŌ को िजंदा जला िदया गया, मेर ेगांव के उस बुजगुª को भी पेड़ 

के साथ बांध कर िजंदा जला िदया ।  उसके बाद आजादी कì लौ और ÿचंड हòई, जब जैतो का मोचाª 

लगा तो वहां पंिडत जवाहर लाल नेहł ने उस गłुĬार ेपर पंजािबयŌ कì तरफ से िगरÉतारी दी और 

वहां जेल म¤ रह¤ ।  उसके बाद गुł का बाग मोचाª लगा, उस ेचािबयŌ का मोचाª कहते ह§ तो महाÂमा 

गांधी ने टेलीúाम िकया और मोचाª को लोगŌ ने वापस िलया ।  महाÂमा गांधी का टेलीúाम िसख 

लीडरŌ के पास गई और महाÂमा गांधी ने कहा िक आधी लड़ाई  हमने जीत ली है ।  संिवधान म¤ 

स³ेयुलर Öटेट के बार ेम¤ िलखा िक हम से³यलुर Öटेट ह§, कोई अपने Öटेट का नारा लगाता है, यहां 

दशे का नारा लगाना चािहए ।  देश मजबूत होगा तो हम मजबूत हŌगे ।  िफर कोई हमारी तरफ नहé 

दखे सकता है ।  

 म§ बाडªर का रहने वाला हóं, मेरा अपना गांव स¤कड िडफ¤ स लाइन पर है ।  हम पांच िकलोमीटर 

कì दरूी पर पािकÖतान से ह§ ।  आप कहते ह§ िक घुंस कर मार¤गे, उनके űोन घसु कर नाजायज 

असलहा, űµस लाते ह§ ।  उसके बार ेम¤ सरकार ने कभी कुछ नहé कहा, पािकÖतान पंजाब के Ĭारा 

ÿो³सी वार लड़ रहा है, हमारा उसके ऊपर कोई Åयान नहé है िक दÔुमन को कैसे जवाब देना है ।  

कोई कहता है िक ³या हो गया, कोई कहता है ऐसे हो गया ।  

म§ एक बात पूछना चाहता हóं, 1947 म¤ अगर सबसे ºयादा िकसी को नकुसान हòआ तो पंजाब 

का हòआ ।  पािकÖतान से कटी हòई ůेन आती थी, डेरा बाबा नानक रलेवे Öटेशन है, वह खून से भरा 

हòआ था ।  वहां एक नहé पांच ůेन¤ पहòंची, अगर बाåरश और तूफान नहé आता तो बीमाåरयां फैल 
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जातé, सभी डेडबॉडी रावी दåरया म¤ बह कर चली गई ं।   

उसके बाद 1965 आया, वहां िफर से िहÆदÖुतान ने जीत ÿाĮ कì ।  लाल बहादरु शाľी ने 

नारा िदया ‘जय जवान, जय िकसान’ आज जवान भी खÂम हो गया, िकसान को भी हमने खÂम कर 

िदया ।  वषª 1971 म¤ वार हòई, इंिदरा गांधी ने पािकÖतान के दो टुकड़े कर िदए ।  उसके बाद 

पािकÖतान कì िहÆदÖुतान से लड़ाई करने कì जुरªत नहé हòई ।  हम¤ कहते ह§ िक इतने सालŌ म¤ ³या 

िकया? जब िहÆदÖुतान म¤ अनाज नहé था, पंिडत जवाहर लाल नेहł और सरदार ÿताप िसंह कैरो 

ने वहां एúीकÐचर यूिनविसªटीज दी, भांखड़ा डैम िदया ।  पंजाब के लोगŌ ने देश के अनाज भंडार भर 

िदए ।  आज पंजाब के िकसानŌ कì हालत ³या है? हम उनको देशþोही समझ रहे ह§, वे बाडªर पर बैठे 

ह§, उनको देश कì राजधानी म¤ नहé आने िदया जा रहा है ।   

Sardar Bhagat Singh’s uncle had given the slogan at that time – ‘Take care of 

your turbans O Jats.  Time for action has come.  We were victorious during this 

agitation.  We brought the British Government to their knees.  But today, our 

farmers are protesting and they are not being allowed to come to Delhi.* 

नुकसान हो रहा है, पानी खराब हो रहा है, जमीन खराब हो रही है ।  … (Óयवधान) हम¤ ³या 

िमला?  

 वषª 1872 म¤ नॉन-कोऑपरेशन मूवम¤ट नामधारी बाबा सतगŁु राम िसंह जी ने शłु िकया    

था । … (Óयवधान) आप सबको पता है िक  मलेरकोटला म¤ जो पीसफुल ÿोसेशन कर रहे थ,े िजस े

अúेंजŌ ने तोपŌ के साथ उड़ा िदया ।  13 साल का लड़का तोप कì र¤ज म¤ नहé आ रहा था, उसने ईटं¤ 

लगाई ं और कहा िक अब म§ र¤ज म¤ आ रहा हóं, मुझे गोली मारो, उसकì भी शहादत हो गई ।  

 अंत म¤, म§ गŁु नानक साहब का Ĵोक कहकर अपनी बात खÂम कłंगा ।  

‘आसा महला -1’ 

 
……. English Translation of this part of the speech originally delivered in Punjabi. 
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खुरासान खसमाना िकया िहंदुÖतान 

एती मार पई करलाणे त§ िक  ददª न आया ।  

 

       बाबर ने हमला िकया था, दशे पर अÂयाचार िकया था तब गुŁ जी ने कहा था िक आप अ¸छा 

नहé कर रहे ह§, िहÆदÖुतान के लोगŌ को इतना मारा है ³या ददª नहé आ रहा है? म§ कहता हóं िक  मोदी 

साहब, िकसानŌ के साथ इतना गलत हो रहा ह,ै इसे बंद कåरए, उनको देशþोही मत समिझए, वे देश 

के अÆनदाता ह§ ।  बहòत-बहòत धÆयवाद ।                                                                      

 

माननीय सभापित : िनिशकांत जी,  Èवाइंट ऑफ आडªर है तो łल नंबर बताए ं।  

… (Óयवधान) 

डॉ. िनिशकाÆत दुबे (गोड्डा) : िनयम 115(1) है, इसम¤ माननीय Öपीकर कì डायर³ेशन है ।  यहां 

संिवधान पर चचाª हो रही है ।  … (Óयवधान) 

माननीय सभापित: ठीक है, धÆयवाद ।  

… (Óयवधान) 

माननीय सभापित: आपने जो Èवाइंट ऑफ आडªर उठाया है इसे Öपीकर साहब देख ल¤गे ।  

… (Óयवधान) 

 

माननीय सभापित: ®ी अमोल कोÐहे जी ।   

… (Óयवधान) 

डॉ. अमोल रामिसंग कोÐह े(िशŁर) : माननीय सभापित महोदया जी, आज म§ खुद को गौरवािÆवत 

महसूस कर रहा हó ं³यŌिक  आज म§ एक ऐस ेदÖतावेज पर अपनी बात रख रहा हóं जो हमार ेलोकतंý 

कì ÿेरणा है और हर भारतीय के जीवन का मागªदशªक तÂव है ।  

 जब हम¤ आजादी िमली तब कई दशेŌ ने हमारा मजाक उड़ाया था, लेिकन गवª कì बात है िक  
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िभÆनताए ंहोन ेके बावजूद आज हम िवĵ के सबस ेबड़ ेलोकतंý के łप म¤ लगातार ÿगित कì ऊंचाइयŌ 

को छू रहे ह§ और इसका ÿमुख कारण संिवधान है जो हम¤ Óयिĉ क¤ िþत नहé बिÐक राÕů समपªण कì 

सीख देता है ।   

 म§ महाराÕů कì भूिम स ेआता हóं जहां 350 साल पहले छýपित िशवाजी महाराज न ेआदशª 

राºय ÿÖथािपत िकया था ।   

छýपित िशवाजी महाराज के Öवराज स ेºयादा वैभवशाली, ºयादा बड़े कई साăाºयŌ का 

िनमाªण हòआ और वे हÖतगत भी हòए, लेिकन आज भी साढ़े तीन सौ साल बाद छýपित िशवाजी 

महाराज के Öवराज का नाम िलया, तो हमारा भी सीना 56 इंच होता है ।  इसका कारण है छýपित 

िशवाजी महाराज के Öवराज को िमला नैितक अिधķान ।  वही ÿेरणा संिवधान म¤ भी ÿतीत होती      

है ।  स°ा, बंधुता और Öवतंýता के नैितक अिधķान पर मानव का उÂथान और मानवता कÐयाण, 

इसीिलए संिवधान के िनमाªण म¤ योगदान देने वाले हर उस Óयिĉ के ÿित म§ कृत²ता ÿकट करता हóं 

और आदरपूवªक नमन करता हóं ।   

 महोदया, हम अमृतकाल कì बात करते ह§, तो जब अमतृ कì बात होती है, तो हलाहल कì 

बात ³यŌ नहé होती है ।  जब हलाहल कì बात िनकले, तो मंथन होना चािहए ।  मरेा यह मानना है 

िक इस मंथन म¤ परुाने ज´मŌ को कुरदेने से अ¸छा है िक वतªमान का परी±ण कर¤ और भिवÕय का 

अवलोकन कर¤ ।  संिवधान ने संसद को संवैधािनक ÓयवÖथा म¤ ÿमखु Öथान िदया है, लेिकन दभुाª µय 

कì बात है िक कई बार हम संसद को राजनैितक अखाड़े म¤ बदला हòआ अनुभव करते ह§ ।  Óयिĉगत 

िटÈपिणयां और नारेबाजी के कारण कई बार संसद कì कायªवाही भी Öथिगत करनी पड़ती है ।  िकसी 

नेता का िकसी पंूजीपित से ³या संबंध है, कौन नेता िकसकì Éलाइट म¤ कहां गया या िकस िवदेशी 

नेता ने िकस नेता को डोनेशन िदया, इन बातŌ से हम¤ लगता है िक यह महÂवपूणª होना चािहए िक 

हमारे देश के िकसान कì, नौजवान कì, आम आदमी कì आवाज यहां उठाई जाती है या नहé ।  

उसकì समÖया का यहां समाधान होता है या नहé ।   

 सभापित महोदया, हम बेिसक मुĥŌ पर चचाª और बहस चाहते ह§ न िक राजनीितक         
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नारेबाजी ।  चाहे स°ाप± हो या िवप±, दोनŌ को यह Åयान म¤ रखना चािहए ।  सिंवधान ने सामािजक, 

आिथªक और राजनीितक Æयाय कì बात कì ।  जब आिथªक Æयाय कì बात हो, तो हम¤ सोचना चािहए 

िक ³या हम सही मायने म¤ देश कì सबसे बड़ी आबादी यानी िकसानŌ को आिथªक Æयाय ÿदान कर 

सके ह§? उनकì मेहनत, उनकì फसल का ³या उÆह¤ सही दाम िमल पा रहा है? चाहे सोयाबीन हो, 

Èयाज हो, दूध हो या कपास हो, िकसी भी िकसान से यिद हम पछू¤ िक आज कì िÖथित म¤ वह खेती 

आउट ऑफ ¸वाइस कर रहा है या आउट ऑफ कंपÐशन कर रहा है? यह तो मानना पड़ेगा और हर 

िकसान को यह कहना पड़ेगा िक आउट ऑफ कंपÐशन उसे खेती करनी पड़ रही है, ³यŌिक उसके 

पास रोजगार का दूसरा कोई चारा, कोई जåरया नहé है ।  सरकार िकसान सÌमान जैसी योजना तो 

लाती है, लेिकन िकसान का असली सÌमान तभी होगा, जब उसकì फसल को सही दाम िमलेगा ।  

िकसानŌ के िहत म¤ दशे कì इÌपोटª  और ए³सपोटª  पॉिलसीज बनाई जाएगंी ।  जो आिथªक Æयाय कì 

बात िकसानŌ पर लागू होती है, वही बात देश के नौजवानŌ पर भी लागू होती है ।  सिंवधान म¤ गåरमापूणª 

जीवन कì बात कì गई है, लेिकन हर इंटरÓयू कì लाइन म¤ खड़े नौजवान यवुकŌ कì भीड़ देख¤ या 

Èयून कì नौकरी के िलए पीएचडी के छाý कतार म¤ देख¤, तो हम यह सोचने पर मजबूर हो जाते ह§ िक 

³या देश के भिवÕय को हम गåरमापूणª जीवन दे रहे ह§? ³या हम उनकì िश±ा के अनुसार आिथªक 

Æयाय दे पा रहे ह§? 

महोदया, जब सरकार कहती है िक वह 80 करोड़ दशेवािसयŌ को मुÉत म¤ राशन देती है, तो 

इसके अिभनÆदन के साथ ही हम¤ अंतमुªख होकर यह भी िवचार करना होगा िक आजादी के 75 वषŎ 

बाद भी अगर 80 करोड़ देशवािसयŌ को मुÉत म¤ राशन देना पड़े, तो ³या यह उपलिÊध है या 

िवफलता? जनता मÉुत का राशन नहé, बिÐक हक का रोजगार मांग रही है और मुÉत के राशन से 

गåरमा नहé बढ़ती, बिÐक हक कì सÌमानजनक कमाई से बढ़ती है ।  सामािजक Æयाय कì जब बात 

आती है, तो हम¤ Åयान रखना चािहए िक हमारा धािमªक úंथ, चाहे जो भी हो, वह गीता हो, बाइिबल 

हो, कुरान शरीफ हो या गŁु úंथ सािहब हो, उसे हम¤ िदल म¤ रखना जłर है, लेिकन िदमाग म¤ सबसे 

पिवý राÕůीय úंथ संिवधान को रखना होगा ।  िहंदू, मुसलमान, िसख, इसाई, कोई भी हो, वह दहलीज 
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के अंदर है, लेिकन दहलीज के बाहर कदम रखते ही उसे िसफª  और िसफª  भारतीय बनना होगा ।  

तभी तो संिवधान कì धमªिनरपे±ता के तÂव का सÌमान होगा ।  िकसी मिÖजद के नीचे ³या है या 

मंिदर के पीछे ³या है, इस चचाª म¤ जाने वाले Æयाय पािलका, मीिडया तथा सरकार का वĉ अगर 

राÕů िनमाªण और देशवािसयŌ कì ÿाथिमकता के िलए सदपुयोग म¤ लाया जाएगा, तो इसम¤ देश का 

िहत होगा ।   

महोदया, हमारा संिवधान हम¤ असहमित कì भी अनुमित देता है, लेिकेन वतªमान म¤ कुछ तÂव 

सरकार से असहमित रखने वालŌ को देशþोही करार देने लगते ह§ ।  ³या यह असहमित के तÂव का 

सÌमान है? दशे को आजाद कराने वाले सÂयाúिहयŌ और øांितकाåरयŌ के बीच भी आजादी के मागª 

को लेकर असहमित जłर थी, लेिकन दोनŌ का मकसद एक ही था-देश कì आजादी ।   

 इसी ÿकार आजाद भारत म¤ भी असहमित का मकसद एक ही होना चािहए और वह ह ै

दशेिहत ।  डॉ. बाबा साहब अÌबेडकर जी ने कहा था िक संिवधान माý एक कानूनी दÖतावेज नहé है 

बिÐक हमार ेजीवन का सारथी है ।  लेिकन, आज हमारी िश±ा ÿणाली म¤ नागåरक शाľ का अÅययन 

महज 20 मा³सª के िलए होता ह ै।  ÿाथिमक िश±ा के बाद जैसे आम नागåरक का नागåरक शाľ से 

हाथ ही छूट जाता है ।  आज हम देख रहे ह§ िक शहरी आबादी लगातार बढ़ती जा रही है, लेिकन 

शहरŌ म¤ वोिटंग परस¤टेज लगतार घटता जा रहा है ।  कई मतदाताओ ंको यह पता तक नहé होता िक 

Öथािनक Öवराºय संÖथाओ ंका काम ³या है, िवधान सभा का काम ³या है और संसद का काम ³या 

है ।  यह भी वाÖतिवकता है िक कई बार मतदान जाित के आधार पर होता है या धमª के आधार पर 

होता है ।  इस िÖथित स ेउबरने के िलए हम¤ नéव मजबूत करनी होगी ।  यह न िसफª  ÖकूलŌ म¤ नहé 

बिÐक कॉलेजŌ, कॉरपोरटे और कंपिनयŌ म¤ संिवधान के ÿित सजगता के िलए हम¤ ठोस कायªøम के 

बार ेम¤ सोचना होगा ।  

 महोदया, अंत म¤ म§ राजनीितक Æयाय कì बात कłंगा ।  हमार ेसंिवधान ने ‘एक Óयिĉ, एक 

वोट’ को अंगीकार िकया है ।  यह संिवधान कì खूबसूरती है िक देश के झुµगी-झोपड़ी म¤ बसने वाले 

एक सामाÆय देशवासी को भी एक मत का अिधकार है और देश के आदरणीय ÿधानमंýी जी को भी 
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एक ही मत का अिधकार है ।  इसिलए, म§ मानता हó ंिक हमारा वोट िसफª  सिंवधान Ĭारा िदया गया 

एक अिधकार ही नहé है बिÐक हमार ेिलए एक बेशकìमती उपहार भी है ।  अगर हमारी कोई बेशकìमती 

चीज खो जाती है या चोरी हो जाती है तो हम ³या करते ह§? हम िशकायत करते ह§ ।  अगर दारोगा 

कहे िक चोरी हòई ही नहé तो िफर हम ³या करते ह§? िफर हम अपने आप स ेतहकìकात करने कì 

कोिशश करते ह§ ।   

 महोदया, महाराÕů के िवधान सभा चनुाव म¤ कई मतदाताओ ंको आशंका है िक या तो उनका 

िदया हòआ वोट खो गया या िफर चोरी हो गया ।  … (Óयवधान) लेिकन, दारोगा ने कहा िक ऐसा कुछ 

नहé हòआ है ।  यह तो लोगŌ का कहना है ।  महाराÕů के शोलापुर िजले के माकª डवाडी के लोगŌ ने 

बैलेट पेपर पर यह जानने कì कोिशश कì उनका मत गया कहां, लेिकन ÿशासन न ेइस पर रोक लगा 

दी ।  … (Óयवधान) 

डॉ. सजंय जायसवाल (पिĲम चÌपारण) : आप यहां कैसे आ गए? 

डॉ. अमोल रामिसंग कोÐह े(िशŁर) : सर, म§ यह िडÖ³लेमर देता हóं िक म§ ईवीएम स ेआया हóं ।  

लेिकन, िजन मतदाताओ ंकì आशंका है, उन मतदाताओ ंकì बात को यहां रखना, म§ समझता हóं िक 

मेरा कतªÓय है ।  … (Óयवधान) न उÆहŌन ेइले³शन पर अिवĵास िदखाया था और न उनको फैसले 

पर कोई आपि° थी, ³यŌिक वहां पर उÌमीदवार जीतकर आया है ।  िफर भी लोग जानना चाहते ह§ 

िक वोट कहां गया ।  वह खो गया या चोरी हो गया? उÆह¤ यह करने स ेमना करना, ³या यह राजनीितक 

अिधकार है? … (Óयवधान) 

 महोदया, लोकतंý म¤ चुनाव ÿिøया कì बहòत अहम ÿिøया है ।  महाराÕů म¤ िवधान सभा 

चनुाव के बाद, जैसा म§न ेकहा िक म§ ईवीएम स ेचनुकर आया हó,ं लेिकन मतदाताओ ंम¤ एक Ăम है, 

एक असमंजस है और कई आशंकाए ं ह§ ।  लोक सभा चनुाव के बाद महज छ: महीनŌ म¤ लाखŌ 

मतदाताओ ंके नाम मतदाता सूची म¤ जुड़े ह§ ।  इले³शन कमीशन बार-बार मांग करने के बाद भी वह 

सूची िवप± को नहé सŏप रही है ।  उसी के साथ, जो सÿुीम कोटª कì गाइडलाइÆस थी, 5 परस¤ट 

वीवीपैट, कंůोल यूिनट और वैलटे यूिनट का वåैरिफकेशन होना था, वह सÿुीम कोटª  कì गाइडलाइन 
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के बावजूद अचानक इले³शन कमीशन न ेनई एसओपी जारी कì है, िजसम¤ वह वåैरफकेशन नहé 

होगा बिÐक पूरी मेमोरी बनª करके िसफª  मॉक पोल कराया जाएगा ।  इसस ेअसमंजस और भी बढ़ 

जाता है ।  … (Óयवधान) हमारी मराठी म¤ एक कहावत है – ‘कर नाही Âयाला डर कशाला’, यिद  कुछ 

िकया ही नहé तो डरते ³यŌ हो, ‘हाथ कंगन को आरसी ³या’ ।  इसीिलए, यह शंका उÂपÆन होती है 

िक ³या कुछ छुपाने कì कोिशश हो रही है? ³या दाल म¤ कुछ काला है या पूरी दाल ही काली है? 

 महोदया, यह स°ाप± और िवप± कì बात नहé है ।  लोकतंý को मजबूत रहने के िलए जनता 

का चनुावी ÿिकया पर िवĵास कायम रहना बहòत जłरी है ।  चनुाव आयोग का गठन ही Āì और 

फेयर इले³शन के िलए हòआ है ।  इसिलए, आपके माÅयम से मेरी दर´वाÖत है िक 5 परस¤ट ईवीएम 

म¤ मॉक पोल कì वोट वैåरिफकेशन कराई जाए ।  साथ ही, चनुाव ÿिøया म¤ अिधक पारदिशªता लाने 

के िलए ईवीएम का लॉग डाटा उÌमीदवारŌ को िदया जाए ।   

 महोदया, यह तो मानना पड़ेगा िक चुनाव आयोग मतदाताओ ंकì सुिवधाओ ंके िलए हमेशा 

जागłक रहता है ।  लेिकन, जैसे रÖेटोर¤ट म¤ हमार ेपास िवकÐप होता है िक हम¤ नॉनवेज खाना है या 

वेज खाना है तो मतदाताओ ंके पास यह िवकÐप ³यŌ नहé है िक उÆह¤ मतदान बैलेट पेपर से करना 

है या ईवीएम से करना है ।  

 िजसका बैलेट पेपर पर िवĵास हो, वह बैलटे पेपर से मतदान कर,े िजसका ईवीएम पर िवĵास 

हो, वह ईवीएम पर मतदान करे ।  यह एक अवसर है ।  िवĵ के सबसे बड़े लोकतंý के पास एक 

अवसर है िक अमतृ काल म¤ माननीय ÿधानमंýी जी के नेतृÂव म¤ एक ऐसी ÓयवÖथा बने िक पूरे देश 

के मतदाताओ ंको पता चला िक उनका वोट कहां गया है, तभी तो लोकतंý मजबूत होगा ।  

 सभापित महोदया, म§ अंत म¤ इतना ही कहóंगा, अगर राÕů ÿथम के साथ Öवतंýता ÿथम, 

समानता ÿथम, बंधुता ÿथम और धमªिनप¥±ता ÿथम हमार ेजीवन म¤ अंगीकार हो, तो वतªमान म¤ 

संिवधान का सÌमान और बढ़ेगा और भिवÕय म¤ हमारा लोकतांिýक गणराºय िवĵ कì महाशिĉ 

बनकर उभरगेा ।  इसीिलए -  

“छोड़ो कल कì बात¤, कल कì बात परुानी,  
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नए दौर म¤ िलख¤गे, िमलकर नई कहानी,  

हम िहÆदÖुतानी, हम िहÆदÖुतानी” ।  

 

माननीय सभापित : डॉ. िनिशकाÆत दबेु जी ।  

डॉ. िनिशकाÆत दुबे : महोदया, संिवधान पर चचाª हो रही है और संिवधान कì हÂया हो, यह संभव 

नहé है ।  हम लोग यहां चुपचाप बैठन ेनहé आए ह§ ।  अभी कांúेस पाटê के वĉा न ेजिलयांवाला बाग 

हÂयाकांड कì बात कही है, बड़ा ही दभुाªµयपूणª था ।  उसम¤ जो लोग मार ेगए थे, पूर ेदेश कì उनके 

ÿित सहानुभूित है ।  

माननीय सभापित : आपका Èवाइंट ऑफ आडªर ³या है? 

डॉ. िनिशकाÆत दुबे : महोदया, लोक सभा अÅय± का िनदशे 115(1) है ।  यिद उÆहŌन ेगलत कहा 

है, जिलयांवाला बाग ůÖट का चेयरमैन….(Óयवधान) 

माननीय सभापित : आप अÅय± महोदय को िलिखत łप स ेद ेदीिजएगा ।  

डॉ. िनिशकाÆत दुबे : िलिखत łप स ेनहé, कांúेस हमेशा रही है, कांúेस का अÅय± रहा ह ै।  यिद 

जिलयांवाला बाग म¤ कुछ नहé हòआ है, तो कांúेस दोषी है । …(Óयवधान) आप अपन ेदोष को सरकार 

के ऊपर नहé डाल सकते ह§ ।  मेर ेकहन ेका मतलब केवल इतना ही है । …(Óयवधान)  

माननीय सभापित : ®ीमती शांभवी जी ।   

म§न ेशांभवी जी का नाम िलया है ।  शांभवी जी, आप बोिलए ।   

िनिशकाÆत जी, आप िलिखत łप स ेद ेदीिजए ।  

… (Óयवधान) 

®ीमती शांभवी (समÖतीपुर) : सभापित महोदया, आपन ेमझु ेइतन ेगंभीर िवषय पर बोलने का 

अवसर िदया, इसिलए म§ आपको धÆयवाद दतेी हóं ।  इस मौके पर म§ हमारी पाटê के राÕůीय अÅय± 

®ी िचराग पासवान जी का आभार Óयĉ कłंगी, ³यŌिक म§ देख रही हóं िक ‘भारत के संिवधान कì 

75 वषŎ कì गौरवशाली याýा पर चचाª’ म¤ बहòत कĥावर और सीिनयर नेता बोल रहे ह§, लेिकन पहली 
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बार जीतकर आई एक मिहला यवुा सांसद को संिवधान पर चचाª करने का मौका िदया गया है, इसके 

िलए म§ हमारी पाटê के राÕůीय अÅय± ®ी िचराग पासवान जी कì आभारी हóं ।   

 इस सदन म¤ सबस ेयवुा सांसद होन ेके नाते मुझे गवª कì अनभूुित हो रही है िक म§न ेइस सदन 

म¤ उस वषª शपथ ली है, िजस वषª संिवधान अपने 75व¤ वषª का उÂसव मना रहा है ।  म§ सोिशयोलॉजी 

कì छाýा रही हóं ।  कॉलेज म¤ संिवधान को एकेडिमकली और िथयोरेिटकली पढ़ने का मौका िमला   

है ।  जब म§ने 24 जून को इस सदन म¤ शपथ ली थी, तो संिवधान को अपना ÿेरणा ąोत मानकर, 

उससे ÿेरणा लेकर अपन ेकायŎ म¤ भी संिवधान को ढालने का मौका िमला है ।  

 महाÂमा गांधी जी न ेभारत के संिवधान के िवषय म¤ सन् 1931 म¤ कहा था िक - 

“I shall strive for a Constitution, which will release India from 

thralldom and patronage. I shall work for an India in which the 

poorest shall feel that it is their country in whose making they have 

an effective voice; an India in which there is no high class and low 

class of people; an India in which all communities shall live in 

perfect harmony. This is the India of my dreams for which I shall 

struggle.” 

जब म§न ेइस सदन म¤ शपथ ली थी, संिवधान कì शपथ ली थी और सÂयिनķा स ेÿित²ान 

िकया था िक भारत कì ÿभतुा और अखंडता को अ±Áुण रखूंगी और कतªÓयŌ का ®Ħापूवªक िनवªहन 

कłंगी ।  िवप± के जो लोग ह§, जो िवदेशी तंýŌ स ेहाथ िमलाकर बार-बार भारत कì ÿभतुा और 

अखंडता पर चोट करते ह§ ।  एक तरफ जहा ंमोदी जी के कायªकाल म¤ फॉरेन डॉयर³ेट इÆवÖेटम¤ट 

(एफडीआई) बढ़ा है, वहé इतन ेही वषŎ म¤ कांúेस पाटê का एसडीआई जłर बढ़ गया है ।  अब उसम¤ 

‘एस’ ³या है, अगर उसका नाम लूंगी, तो हÐला-हंगामा हो जाएगा, इसीिलए आप लोग खदु ही समझ 

जाइए ।  

 यह वही बात हो गई, िहÆदी का एक मुहावरा है – ‘मुंह म¤ राम, बगल म¤ छूरी’ ।  िवप± पर यह 
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भी सही नहé बैठता है, ³यŌिक िवप± तो ÿभ ु®ी राम का नाम ही नहé ल ेसकता है, पर छूरी लेकर 

बार-बार संिवधान कì हÂया जłर करने कì कोिशश करते रहते ह§ ।  इसीिलए हम लोग कहते ह§ िक 

संिवधान नेता के हाथ म¤ नहé, बिÐक संिवधान नेता के िदल म¤ होना चािहए । म§ एक उदाहरण दतेी 

हóं ।  वषª 2008 म¤ इसी सदन म¤ ůÖट बोडª के िलए कैश फॉर वोट Öकैम िकया गया था और लोकतंý 

का गला घŌटने कì कोिशश कì गई थी ।  इमरज¤सी म¤ िजस तरह स ेसिंवधान का चीर हरण हòआ था, 

वह हम सब ने देखा था ।  हम िबहार कì बेटी ह§ ।  िबहार के पýु जयÿकाश नारायण जी थे, िजÆहŌने 

इसी िदÐली म¤ रामलीला मैदान म¤ राÕů किव रामधारी िसंह िदनकर कì एक किवता पढ़ी थी – 

“िसंहासन खाली करो िक जनता आती है । ” उसने कांúेस कì जड़Ō को िहला िदया था और भारत 

म¤ एक नई øांित का आĽान िकया था ।  आज जब हम संिवधान कì 75वé वषªगांठ का उÂसव मना 

रहे ह§ तो हम संिवधान के िनमाªता डॉ³टर बाबासाहेब भीमराव अंबेडकर जी को नमन करते ह§, 

िजÆहŌने अपने पूरे जीवन कì सीख को इस संिवधान के िनमाªण म¤ लगा िदया, लिेकन कांúेस उनका 

अपमान करने से कभी नहé चूकì ।  िजस स¤ůल हॉल म¤ संिवधान सभा कì संिवधान पर चचाª हòई 

,संिवधान िलखा गया, इÆहŌने उस स¤ůल हॉल म¤ बाबा साहब के िचý तक को लगने नहé िदया ।  

इनके कायªकाल के दो ÿधान मंिýयŌ न ेखदु भारत रÂन िलया, लेिकन बाबा साहब को भारत रÂन 

नहé देने िदया ।  

म§ उन सभी सिंवधान सभा के सदÖयŌ को नमन करती हóं, िजÆहŌने 2 साल 11 महीने 17 

िदन म¤ इस संिवधान को आकार िदया ।  इस देश के पहले राÕůपित और सिंवधान सभा के अÅय± 

डॉ³टर राज¤þ ÿसाद जी, संिवधान सभा के सबसे पहले अÅय± सि¸चदानंद जी ने िमलकर इस 

संिवधान के िनमाªण म¤ अपना पूरा जीवन लगा िदया ।  म§ कहना चाहती हóं िक संिवधान िसफª  

आिटªकÐस और िÿंिसपÐस नहé है, यह एक úंथ है, यह आम आदमी का भरोसा है, यह आम आदमी 

कì आस है ।  यह इस देश के नागåरक को यह महसूस कराता है िक वह Öवतंý है, सशĉ है और 

सरुि±त भी है ।  इस सिंवधान कì ताकत ही है िक आज एक 25 साल कì यवुा मिहला सांसद इस 

सदन म¤ मिहलाओ ंकì आवाज बनी है ।  यह संिवधान कì ताकत है िक इस देश के सबसे उ¸च पद 
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पर एक आिदवासी समुदाय कì मिहला िवराजमान है ।  यह इस संिवधान कì ताकत है िक हमार े

ÿधानमंýी जी एक गरीब पåरवार के सदÖय ह§ और संिवधान ही कì ताकत है िक जननायक कपूªरी 

ठाकुर जैसे Óयिĉ, जो िपछड़े वगª से आते थे, वह िबहार जैसे राºय के मु́ यमýंी बने ।  

मैडम, जब िबहार कì बात कर रहे ह§ तो म§ इस सदन के स²ंान म¤ लाना चाहóंगी िक िवप±ी 

दल का एक शासन आया था, जब िबहार म¤ जंगल राज आ गया था ।  उस जंगल राज म¤ हर वह कायª 

हòआ, जो संिवधान का उÐलंघन था, सिंवधान के िनमाªताओ ंके िवचारŌ का उÐलंघन था ।  िबहार 

उस समय दगंŌ और अपहरण का गढ़ बन गया था ।  हम अपने यशÖवी ÿधान मंýी ®ी नर¤þ मोदी 

जी, हमार ेमाननीय मु´य मंýी ®ी नीतीश कुमार जी और हमारी पाटê के राÕůीय अÅय± ®ी िचराग 

पासवान जी का आभार Óयĉ कर¤गे, िजनके अथक ÿयासŌ कì वजह से आज संिवधान के उसूल 

िबहार म¤ कायम ह§ ।  िवप± के सािथयŌ ने अपने भाषण म¤ हम¤ आर±ण िवरोधी कहा, संिवधान िवरोधी 

कहा, हम¤ देश िवरोधी कहा, लेिकन इÆहé के तीन ÿधान मंिýयŌ का वा³य म§ इस सदन म¤ पेश करना 

चाहóंगी ।  सबस ेपहले जवाहरलाल नेहł जी ने 1961 म¤ िलखा था ।  I do not like reservation 

in any form, especially reservation in jobs. I am against any such step that 

promotes inefficiency and takes us towards mediocrity. दूसरा, नीरज चौधरी जी िक 

एक िकताब थी - How Prime Ministers Decide. उसम¤ इंिदरा गांधी जी ने अपने उस समय के 

लॉ िमिनÖटर िशव शंकर जी से कहा था िक एक ऐसा एटीआर तैयार कìिजए िक सांप भी मर जाए 

और लाठी भी न टूटे ।  यह उÆहŌने मंडल कमीशन कì åरपोटª पर कहा था ।  … (Óयवधान) 

तीसरा, राजीव गांधी जी ने माचª, 1985 म¤ एक इंटरÓयू म¤ जनªिलÖट आलोक मेहता से कहा 

था िक no promotion of idiots in the name of reservation and that promoting idiots 

in the name of reservation would harm the entire country. यह इनके तीन ÿधान मंýी 

थे और दशे 37 साल इनके ÿितिनिधÂव म¤ था और इÆह¤ लगता था िक आर±ण से इस देश म¤ सेकेÁड 

úेड िसिटजन आते ह§ ।  … (Óयवधान) आप से³यलुåरºम कì बात करते ह§ तो म§ एक आंकड़ा ÿÖतुत 

करना चाहती हóं ।  जवाहर लाल नहेł जी के कायªकाल म¤ 243 सांÿदाियक दंगे हòए ।  इंिदरा गांधी 
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जी के कायªकाल म¤ 15 राºयŌ म¤ 337 साÌÿदाियक दगें हòए और राजीव गांधी जी के कायªकाल म¤ 

16 राºयŌ म¤ 291 साÌÿदाियक दगंे हòए ।  यह कैसी से³यलुåरºम कì पåरभाषा है, हम¤ तो समझ म¤ 

नहé आता है ।  … (Óयवधान) एक और बात कह¤गे और आपको एक कहानी सुनाएगंे िक वषª 1984 

म¤ जब िसख दगंे हो रहे थे … (Óयवधान) तो एक िसख समुदाय के Óयिĉ एक दिलत नेता के घर म¤ 

र±ा पाने के िलए गए थे ।  एक पनाह मांगने गए थे और उस दिलत नेता के घर को जला िदया गया 

था और वह दिलत नेता कोई और नहé, हमारी पाटê के संÖथापक ®Ħेय रामिवलास पासवान जी 

थे, िजनके घर को वषª 1984 म¤ जला िदया गया था … (Óयवधान) आप संिवधान कì बात करते ह§, 

स¤टर-Öटेट åरलेशन कì बात करते ह§ तो म§ बताना चाहती हóं िक इंिदरा जी के कायªकाल म¤ 11 साल 

म¤ 35 बार राÕůपित शासन लगाया गया ।  एक मिहला, एक युवा और एक दिलत सांसद होने के नाते 

हम¤ गवª होता है िक हमारी सरकार एक ऐसी सरकार है, िजसने संिवधान के उसूल को अटल रखा   

है ।  हमारी सरकार ने संिवधान को मजबूत करने का काम िकया है ।  िपछड़े आयोग को संवैधािनक 

दजाª हमारी सरकार ने िदया ।  िपछड़े और आिथªक łप से कमजोर Óयिĉ को आर±ण हमारी सरकार 

ने िदया ।  इनके पास मिहला ÿधान मंýी थी, लेिकन हमार ेÿधान मंýी जी ने नारी शिĉ वंदन 

अिधिनयम लाकर 33 ÿितशत आर±ण दकेर के मिहलाओ ंकì आवाज को मजबूती दी है तो वह 

हमारे यशÖवी ÿधान मंýी ®ी नरÆेþ मोदी जी ने दी है ।  … (Óयवधान)  

ÿो. सौगत राय (दम दम) : आरएसएस का संिवधान बनाने म¤ कोई योगदान नहé है ।  … (Óयवधान) 

®ीमती शांभवी : एनडीए कì सरकार िबहार म¤ हमार े ÿधान मंýी, हमार ेमाननीय मु´यमंýी ®ी 

नीतीश कुमार जी और हमारी पाटê के राÕůीय अÅय± ®ी िचराग पासवान जी के नेतÂृव म¤ संिवधान 

के सभी ÿावधानŌ को मजबूती स ेवापस लाए ह§ … (Óयवधान) और यही ÿयास करते ह§ िक संिवधान 

को अपनी ÿेरणा मानकर योजनाए ंबनाए ंजो हर उस नागåरक तक पहòंचे जो जłरतमंद है ।  … 

(Óयवधान)  

अंत म¤, म§ चार पंिĉ पढ़कर अपनी वाणी को िवराम देना चाहती हóं- 

हर रंग को खदु म¤ समेटकर जो बेखौफ खड़ा है  
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जाित और धमª के दायर ेसे जो आगे बढ़ा है ।  

नैितक, िनÕप±, समावेशी संिवधान ही है वो  

जो 75 वषŎ बाद भी सहज खड़ा है ।  

 

माननीय सभापित : ®ी के.सÊुबारायण ।   

… (Óयवधान) 

पयाªवरण, वन और जलवायु पåरवतªन मýंी (®ी भूपेÆþ यादव): मैडम, मेरा पॉइंट ऑफ ऑडªर       

है ।  

माननीय सभापित : आपका ³या पॉइंट ऑफ ऑडªर है? 

®ी भूपेÆþ यादव :  मैडम, जब कोई माननीय सदÖय बोले और जब िकसी सदÖय कì मैडन Öपीच 

है, एक नौजवान माननीय सदÖया पढ़कर आयी ह§, उसके बीच म¤ सौगत राय जी बोल¤, यह शोभा 

नहé देता है ।  … (Óयवधान) 

माननीय सभापित : माननीय सदÖया ने जो भी बोला है, वह सब åरकॉडª म¤ गया है ।  आप िचंता 

मत कìिजए ।  

… (Óयवधान) 

®ी भूपेÆþ यादव : इनको शमª आनी चािहए ।  … (Óयवधान) ³या यह कोई तरीका है? … (Óयवधान) 

यह कोई तरीका नहé है िक िकसी कì मैडन Öपीच के बीच म¤ बोला जाए ।  … (Óयवधान) इसको 

कंडैम करना चािहए ।  … (Óयवधान) 

HON. CHAIRPERSON: Mantri ji, everything is on record. आप बैठ जाइए, कोई 

िद³कत नहé है ।   

… (Óयवधान) 

माननीय सभापित : उनकì बात åरकॉडª म¤ आ गयी है ।  आप बैठ जाइए ।  

 ®ी के. सÊुबारायण जी ।  
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SHRI SUBBARAYAN K. (TIRUPPUR): Hon. Madam Chairperson, Vanakkam. 

This discussion is aimed to be on the 75 years of the glorious journey of 

Constitution of India and the experiences we have with our Constitution. But I 

should say with pain that this discussion is being made futile due to some 

reasons. It is a matter of great concern that this discussion is being used to say 

something ill by defaming Pandit Jawaharlal Nehru who has been instrumental 

in creating a better image for India in the world. During the freedom struggle our 

former Prime Minister Pandit Jawaharlal Nehru was in jail for almost 10 years 

and 6 months. Whoever is trying to talk ill of Pandit Nehru should not do so. 

 I wish to state that, due to political reasons, you should not state such 

criticisms about Pandit Nehru. On 25-26 November, 1949, after delivering his 

concluding remarks in the Constituent Assembly, Dr. Ambedkar gave some 

warnings. Hon Union Minister of Defence also mentioned about this in his 

Address at the beginning of today’s discussion. But I want to say about another 

warning which Dr. Ambedkar gave on this occasion. Dr. Ambedkar said that it is 

not known whether Indians will keep religion above nation or nation above 

religion.  But if they consider and keep religion above nation then they will get 

themselves struck in a destructive path. This was the caution given by him. But 

in the present scenario, you are trying to make a mockery out of this. This is not 

good for the nation. This will prove to be a wrong guidance to our future 

generation. 

 
 English translation of the speech originally delivered in Tamil. 
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 Here several Hon MPs spoke about RSS. RSS did not accept when our 

Constitution was adopted. They did not accept the National Flag. Those who 

learnt lessons from RSS, will remain in the same ideology. This is what the 

present situation explains to us. But I want to say that this situation is very wrong. 

It has been clearly indicated in the Preamble of the Constitution. Even our … 

did not utter the words “Socialism and Secularism’ in her Constitution Day 

Speech. They are reluctant to even use the word ‘Socialism’. I don’t know why? 

Are they not willing to include the word ‘Socialism’ in the Preamble? Why did not 

they accept equality? We are able to accept …  but we are unable to accept 

equality. We need to discuss about this. Whether we have achieved economic 

freedom? No we have not achieved it. We talk about so many things. Why did 

you reduce the corporate tax from 30 per cent to 22 per cent? Who will be 

benefitted?  It is to increase the wealth of … (Not recorded) If that is so, how can 

we bring about equality in our society? Those who are in power for the last 10 

years have to reply in this regard. The farmers are holding agitations. Has the 

WTO instructed the Government not to provide remunerative and fair price to 

the farm produce grown by farmers? Is it true or not? Has the WTO got this right? 

What happened to our sovereignty? They should answer whether India is a 

sovereign country or not. Similarly, the natural resources are being given to 

foreign companies and corporate companies. Who is prominently engaged in 

the natural gas exploration work in the Krishna and Godavari River basin? 

 
 Not recorded 
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Natural resources are with either with the corporates or with the FDI. 

They spoke several things here. A tribal woman has been made our hon. 

President. It is so good to hear. But many people living in 680 villages of the 

Dhandakaranya forest have been forcefully displaced. They are all tribal people. 

When will these thousands of tribal people get their freedom? When will they 

come back to their original habitation? It is not known. Who is responsible for 

this?  This Government is responsible for their displacement. No use in simply 

talking like this. Political freedom has not yet been achieved by us totally. If we 

want to achieve economic freedom and social freedom, we need to bring in 

several amendments keeping in mind the constitutional experience. They talked 

about Kashmir here. They want to defame Pandit Nehru by linking Kashmir issue 

with him. Not only have you, even if your teacher … (Not recorded) who taught 

you comes here, Pandit Nehru’s glory cannot be defamed. Pandit Nehru remains 

to be a great son of this soil. 

 I conclude by saying that in whatever way you orchestrate verbal attacks 

on Pandit Nehru, you will be forced to face dire consequences. 

 

SHRI SACHITHANANTHAM R. (DINDIGUL): Hon. Chairperson Madam, on 

behalf of the CPI (M), I express my wishes to the people of India on the 75th year 

of the adoption of our holy Constitution. As the country celebrates the 75 th 

anniversary of being a Republic, it is necessary to recall that it was the 

Constitution which came into effect on January 26th, 1950 that made India a 

Republic. It is a fact that this Constitution is presently facing the biggest threat 
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ever in its history. India became a parliamentary democracy based on 

secularism because of the Constitution. It is the Constitution which ordained 

equal rights for all citizens irrespective of race, religion, creed or gender, and 

enshrined the fundamental rights of citizens. It recognised the rights of minorities 

and socially oppressed groups like the Dalits and Adivasis. 

The threat to the basic postulates of the Constitution emanates from the 

very people who are now entrusted with the task of upholding the Constitution 

and working its institutions. The ruling BJP-RSS combine adheres to the 

Hindutva ideology which is inimical to the basic values of the Constitution. The 

RSS and its ideologues have never hidden their contempt for the Constitution. 

According to Shri M.S. Golwalkar, the second sarsanghchalak of the RSS, 

the Constitution was a heterogeneous piecing together of various Articles from 

various Constitutions of Western countries. Pandit Deen Dayal Upadhyaya, 

another RSS leader and one time President of the Jan Sangh echoed this idea 

when he said that India's Constitution is imitative and divorced from India's mode 

of life and ideals. What they wanted instead was a Constitution which conformed 

to India’s ancient culture and ethos which includes 

presumably Manusmriti originating from the “first law giver” Manu.  

Ever since the Modi Government came into office, the Ministers and those 

holding key positions in various State-run institutions have been talking about 

changing the Constitution.  

Madam Chairperson, the different aspects of the Constitution are under 

attack. The Constitution propagates scientific temper which is anathema to the 
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Hindutva devotees. Promotion of anti-scientific ideas and irrationalism are the 

hallmarks of the regime. It is appropriate, at this juncture, to recall what Dr B R 

Ambedkar warned about in his last speech to the Constituent Assembly on 

November 25, 1949. He said: 

“I feel, however good a Constitution may be, it is sure to turn out 

bad because those who are called to work it, happen to be a bad 

lot.” 

Those who have been called to work the Constitution currently are indeed 

a bad lot. There is a legitimate concern that the ultimate aim of the BJP and the 

RSS is to change the Constitution itself. But what is happening at present is the 

subversion of the Constitution from within by those who are working it. Every 

institution under the Constitution – whether it be the Judiciary, the Civil Service, 

or the Armed Forces – is being corroded from within and their integrity is 

compromised. Those holding Constitutional positions like Governors are 

propagating anti-Constitutional ideas. These efforts to weaken and erode the 

Constitution constitute an attack on the fundamental rights of citizens and also 

pose a grave threat to the secular democratic Republic itself. This assault has 

to be resisted and fought back. Only the people can do it as they are ultimately 

the custodians of the Constitution. Thank you. 

®ी अवधेश ÿसाद (फैज़ाबाद) : माननीय सभापित महोदया, हम आपके ÿित बहòत आभारी ह§ ।  

आज लोकतंý के िवशालतम मंिदर म¤ संिवधान के 75 वषª कì वषªगांठ पर शानदार चचाª हो रही है ।  

आपन ेमुझे उस पर बोलन ेका मौका िदया, उसके िलए म§ आपको धÆयवाद देता हóं ।  

 आज हमार ेनेता माननीय अिखलेश यादव जी न ेसंिवधान के िÿएÌबल, जो संिवधान कì 
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आÂमा है, िजसको 26 नवंबर, 1949 को अडॉÈट िकया गया था, उÆहŌन ेउसके बार ेम¤ िवÖतार स े

बताने का काम िकया है और संकÐप करने का काम िकया है िक समाजवािदयŌ के रहते, इंिडया 

गठबंधन के लोगŌ के रहते, बाबा साहेब का जो संिवधान है, उस ेन बदलने द¤ग,े न टूटन ेद¤गे, न हटने 

द¤गे ।   

“भारतीय संिवधान को लेकर दशे कì जनता का पैगाम  

हम िदÐली आए ह§ बचाने संिवधान । ” 

 माननीय र±ा मंýी जी न ेओपिनंग म¤ बहòत-सी बात¤ कहé ।  आज अफसोस के साथ कहना 

पड़ रहा है िक हमार ेसंिवधान के जो िÿएÌबल म¤ है, इसम¤ िलखा हòआ है िक : 

We, the People of India, िहÆदी म¤ है– हम भारत के लोग ।  इसम¤ जो मंशा है, हम भारत 

के लोग, भारत को एक संपूणª ÿभÂुव-सÌपÆन समाजवादी, धमªिनरपे± लोकतंýाÂमक गणराºय बनान े

के िलए तथा उसके समÖत नागåरकŌ को: हमार ेिÿएÌबल म¤ समाजवादी, धमªिनरप±े िलखा हòआ है, 

संिवधान कì आÂमा म¤ है ।  लेिकन आज अफसोस के साथ कहना पड़ रहा है, अगर इस दशे म¤ िकसी 

न ेसमाजवाद कì शुŁआत कì है, तो डॉ. राम मनोहर लोिहया जी न ेकì है ।  व ेआज दिुनया म¤ नहé 

ह§ ।  उस समाजवाद को देश म¤ फैलाने का काम और दशे म¤ समाजवाद के आधार पर सरकार चलान े

कì शŁुआत िकसी न ेकì है तो हमार ेनेता ®Ħेय मुलायम िसंह यादव जी न ेकì है ।  व ेआज दिुनया 

म¤ नहé ह§ ।  वे बहòत समय तक यहां मैÌबर रहे ह§ ।  आज मुझे खशुी है िक िजस मशाल को, िजस 

संिवधान को, िजस समाजवाद कì ÓयवÖथा कì माननीय नेताजी न ेशŁुआत कì और उस ेकाफì 

चलाया ।  आज हम¤ खुशी है िक हमार ेनेता माननीय अिखलेश यादव जी न ेसमाज को बनाने, 

िहÆदÖुतान बनाने का संकÐप पूरी तरह स ेिकया है ।  इसी आधार पर जातीय जनगणना करने का 

संकÐप िकया है ।  हमार ेसंिवधान के िÿएÌबल म¤ धमªिनरप±े शÊद िलखा हòआ है ।  आज लोगŌ को 

अपन ेधमª के अनसुार चलन ेएव ं धािमªक भावनाओ ं के अनसुार चलन े का अिधकार है । लेिकन 

अफसोस है िक भारतीय जनता पाटê कì डबल इंजन कì सरकार ने िकस तरह से कुचø चलाकर 

धािमªक ÖथलŌ को िबगाड़ने का काम िकया है ।  हम माननीय सÿुीम कोटª के बहòत ही आभारी ह§ ।  
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दशे कì सबसे बड़ी Æयायपािलका, उ¸चतम Æयायालय के फैसले न ेदेश म¤ एक संदेश िदया है िक देश 

म¤ कानून का राज चलेगा, संिवधान का पालन होगा और इस दशे को साÌÿदाियकता कì आग म¤ 

जलाने वालŌ को मौका नहé िदया जाएगा ।  

 माÆयवर, आज मझेु अफसोस के साथ कहना पड़ रहा है िक हमार ेसंिवधान के आिटªकल 

14 म¤ ÓयवÖथा दी गई है, सबको सÌमािनत करने कì ।  हमारे देश म¤ करोड़Ō नौज़वान ह§, वे बेरोज़गार 

ह§, उनके हाथŌ म¤ काम नहé ह ै।  िकसी देश कì दौलत सोना, चादँी और हीरे-जवाहरात नहé हòआ 

करती है ।  दशे कì दौलत हमार ेदशे के युवा ह§, हमारे देश के इंसान ह§ ।  लेिकन आज बेरोज़गारी के 

नाम पर ³या हो रहा है? वे अपनी बड़ी-बड़ी िडिúयŌ को जलाने कì सोच रहे ह§, आÂमहÂया करन ेकì 

सोच रहे ह§, यह ³या हो रहा है? आज यह जो सरकार है, हम बहòत ही आभारी ह§, अयोÅया जनपद 

मयाªदा पŁुषो°म ®ी राम कì धरती है ।  यहा ँकì मयाªदा पूरे देश-दिुनया म¤ ÿिसĦ है ।  लेिकन 

भारतीय जनता पाटê कì सरकार म¤ वहा ँकì मयाªदा तोड़ी जा रही है, लोगŌ के घरŌ को उजाड़ा गया 

है, तोड़ा गया है और िकसानŌ कì जमीन¤ कौिड़यŌ के दाम पर ली गई ह§ ।   

 ये दम भरते थे, अभी अयोÅया से चचाª आई ।  हम अपन ेनेता माननीय अिखलेश यादव जी 

का आभार ÿकट करते ह§ िक उÆहŌने जनपद अयोÅया कì फैज़ाबाद लोक सभा सीट, जो एक सामाÆय 

सीट है, उस सीट से वहा ँकì देवतÐुय जनता ने हम¤ िजताया ।  इससे पूरे देश को यह संदेश गया है 

िक अब धमª के आधार पर राजनीित नहé चलेगी ।  राजनीित चलेगी, तो बाबा साहब डॉ. भीमराव 

अÌबेडकर जी के संिवधान को बचाने कì, अब राजनीित चलेगी, तो इस देश म¤ जातीय जनगणना 

कराने कì, राजनीित चलेगी इस देश म¤ महगँाई दूर करने कì, राजनीित चलेगी इस देश म¤ नौज़वानŌ 

को सरकारी नौकरी देने कì ।  लेिकन ये दशे को कहाँ ले जाना चाहते ह§?  

माननीय सभापित : अब समाĮ कìिजए ।  आपकì बात पूरी हो गई है ।  

®ी अवधेश ÿसाद : महोदया, केवल एक िमनट का समय िदया जाए ।   

 वैसे तो भारतीय जनता पाटê कì डबल इंजन कì सरकार न ेसंिवधान को बदलन ेका काम 

िकया था ।  कहा गया था िक 272 सीट्स चािहए सरकार बनाने के िलए और संिवधान च¤ज करने के 
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िलए 400 सीट्स के पार चािहए ।  लेिकन इस दशे कì जनता न ेइस तरह का मैनडेट िदया है िक 

अब ये संिवधान नहé बदल पाएगें, उसम¤ कोई पåरवतªन नहé कर पाएगं े।  बाबा साहब डॉ. भीमराव 

अÌबेडकर जी के चरणŌ को ÿणाम करते हòए, आज हम सभी संकÐप करते ह§, पूर ेदेश कì सÌमािनत 

जनता को, नागåरकŌ को आĵÖत करते ह§ िक बाबा साहब डॉ. भीमराव अÌबेडकर जी के संिवधान, 

िजसने अनु̧ छेद 14 म¤, इस देश के दिलतŌ, िपछड़Ō, अÐपसं́ यकŌ और इस देश के तमाम कमजोर 

लोगŌ को जो सÌमान िदया है, उसका ÿावधान रहेगा ।  संिवधान िकसी भी कìमत पर खÂम नहé हो 

पाएगा ।  

 आपका बहòत-बहòत धÆयवाद ।  

17.00 hrs 

SUSHRI MAHUA MOITRA (KRISHNANAGAR): Thank you, Madam 

Chairperson. At the onset, I have 18 minutes of allotted time by my Party. 

Hon. Chairperson, Madam, I stand today on behalf of my Party, the All 

India Trinamool Congress, to speak on the 75th anniversary of our Constitution, 

a Constitution that is not merely a book but indeed the life and the soul of our 

nation. Almost 75 years ago, to the day, on the 25th of November 1949, 

Babasaheb Ambedkar reminded us that we must observe the caution which 

John Stuart Mill has given to all who are interested in the maintenance of 

democracy, namely, not to lay their liberties at the feet of even a great man, or 

to trust him with powers which enable him to subvert their institutions. This nation 

was made by great men and women, but the real challenge before us today is 

ensuring that no one man should believe he is greater than the nation, and that 

he is above the principles of the Constitution. 

Today as I stand to participate in this historic debate, let me start with a 
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short, yet very apt nazm, by the poet Dr. Hilal Fareed. I trust the truth and the 

irony in his words will not be lost on anyone. 

“मबुारक घड़ी है, कल सज-धजकर, मेकअप रचकर, 

खूब जंचकर, देखो उसका मंच पर आना, 

िकताब संिवधान कì आंखŌ से लगाना और फरमाना 

म§ शीष को झुकाकर, इस िकताब को मन म¤ बसाकर ईĵर कì शपथ लेता हóं ।  

रात ढलने दीिजए, िदन बदलने दीिजए, 

कल तलक ये बेवफा, िसतमगरŌ का बादशाह सब भूल जाएगा ।  

नफरत¤ उगाएगा, दåूरयां बढ़ाएगा, 

रोज संिवधान कì धिºजयां उड़ाएगा, 

मगर जो आज महिफल सजी है, 

यही मानती है िक हीरो वही है, मबुारक घड़ी है । ” 

 For the past 10 years, a very large number of people in this country have 

felt that Constitution is in danger. Our Constitution is in danger. As responsible 

public representatives, it is imperative that we actually put this to the test and 

check if this is just fear-mongering, as the ruling party would have us believe. Or 

indeed, is the Constitution framework imperilled? 

As Professor Tarun Khaitan explains, there are three broad tests to check 

if the political Executive is Constitutionally accountable. There are three checks 

for the country to remain democratic over time. So, let us see how our country 

is faring on these three checks. First is direct electoral accountability to the 

people. Second, there is accountability to the Judiciary and other fourth branch 

institutions. And third, there is accountability rendered by the media and civil 
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society as watchdogs of the citizenry at large. The ruling party has the right to 

influence policies over a large range of matters – you cannot take away that 

prerogative – but it cannot usurp power in a way that kills Constitutional rights 

for the rest of us. This Government, this ruling party, when confronted with this 

charge, uses only one defence. What about Mrs. Gandhi’s emergency? Yes, 

that was a full frontal attack on democracy. There is no question about that. But 

we saw it for what it was. This Government’s modus operandi has been indirect 

and creeping, an incremental systemic assault, for the past 10 years. 

The Modi Government has consistently sought to erase the distinction 

between the party and the State by undermining and capturing all the 

mechanisms that seek Executive accountability. It is killing our Constitution by a 

thousand cuts. I am going to point out a few of the particularly bloody cuts. In 

the first test, democracies seek electoral accountability from the political 

Executive. Measures such as electoral manipulation, voter disenfranchisement, 

and biased campaign finance over time give the ruling party an unfair advantage. 

Voter disenfranchisement has reached epic proportions in India. In the past 

general elections, as well as in the recent by-polls in many BJP-ruled States, 

there were widespread documented instances, caught on television cameras, 

caught on mobile phones, of voter suppression – from names missing from 

electoral rolls to physical violence. Police used to threaten, beat, and intimidate 

voters. We saw it in Rampur; we saw it in Sambal. Entire localities were being 

forced to stay home. 

Another aspect is the largely targeted exclusion of a hated minority by a 
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prejudiced majoritarian State creating a whole section of second-class citizens 

whose rights are less equal than others. This Government brought in a 

discriminatory Citizenship (Amendment) Act that is openly violative of the 

fundamental right to equality before law. All the BJP State Governments are 

competing with each other in bulldozer justice, demolishing homes, usually of 

minorities, without due process of law. I had to go to the Supreme Court to get 

a stay on the unconstitutional order of the UP Government demanding that the 

minorities, Muslims, put identifying markers on their eateries and shops during 

the Kanwar Yatra. This was blatantly violative of Article 15. 

 Let us move onto ‘campaign finance’ now. In 2014, both the BJP and the 

Congress were held liable for illegally accepting foreign contributions. In 

response, this Government retrospectively amended the Foreign Contribution 

Regulatory Act (FCRA) 2010 to narrow the definition of a foreign company and 

thereby remove the illegality with retrospective effect. This was done 

surreptitiously. The Act of 2010 was not amended by a separate Bill. It was done 

via clauses slipped into the Finance Act, 2016 and the Finance Act, 2018. The 

amendments not only legalized foreign funding of political parties, but they also 

created a new funding vehicle called ‘electoral bonds’.  

 In 2017-2018, the BJP got 97.7 per cent of funds that were legalized by 

surreptitious changes to their ‘campaign finance’ laws. When the electoral bond 

numbers came out earlier this year, we saw that the BJP had between 54 per 

cent and 57 per cent of the total amount raised in the past six years. This kind 

of unfair advantage for the BJP in ‘campaign finance’ has created a very skewed 
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playing field for the Opposition in recent years. There is no denying this. The use 

of the Government funds to promote the BJP and to promote Modi ji's political 

branding in the run-up to the elections -- Modi ji ki guarantee, Modi ji ka Parivar 

-- creates a media blietzkrieg that few smaller Parties can match. 

 A neutral referee is necessary for a free and fair electoral process. So, in 

addition to electoral accountability, our Constitution lays down a second check 

of institutional accountability where the Government is scrutinised by the 

judiciary and by various ‘fourth branch’ institutions such as the Election 

Commission, the Vigilance Commission, a human rights watchdog, and an anti-

corruption body. The appointment mechanism of these ‘fourth branch’ 

institutions along with their functional autonomy is what keeps them 

independent. What has this Government done? This Government has wilfully 

defied the spirit of the Supreme Court ruling on the Election Commission's 

independence by replacing the Chief Justice of India on the Selection Committee 

with a Government-appointed Minister. So, you have a 2:1 majority.  

How often did we hear of an Election Commissioner not serving out their full 

term prior to Modi ji becoming the Prime Minister? Ever since this Government 

has come in, two Election Commissioners have inexplicably quit before their 

terms have ended. ...  But even the smallest violation by an Opposition Party 

saw the ECI taking prompt stringent action.  

For free and fair elections, just like justice must not only be done, but must 
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also seem to be done. So, public trust in democracy has to be restored by this 

Election Commission. We have jokingly started calling it the ...  Code of 

Conduct’. Other institutional bodies have been similarly compromised. 

Appointments to the National Human Rights Commission have been widely 

criticised, especially of ... * and others close to the establishment. This is a ... * 

who, while in office, heaped praise on Modi ji calling him an ‘international 

visionary’ who thought globally and acted locally, and lest the Treasury Benches 

claim this assessment as a biased one. Please remember that it is precisely 

these kinds of appointments that had undermined the independence of the 

NHRC so much so that the NHRC has lost its UN accreditation. The NHRC can 

no longer represent India or vote at the UN Council of Human Rights. 

Allow me to turn to a simple instance of what human rights under the rule 

of law means -- the right to bail. The erstwhile outgoing Chief Justice of India 

waxed eloquently recently about how the right to bail has been granted during 

his tenure for a range of undertrials 'from A for Arnab to Z for Zubair'. His 

alphabet, unfortunately, seems abbreviated because it did not include ‘G for 

Gulfisha Fatima, did not include H for Hany Babu, did not include K for Khalid 

Saifi, did not include S for Sharjeel Imam, and did not include U for Umar Khalid 

and countless others. The former Chief Justice made it a point to say that the 

Supreme Court is not meant to act like the political opposition.  

We, in the political Opposition, do not need  the  Supreme  Court to do our 
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job and we are not asking it to. But what troubles us is that some members of 

the ...  appear to be doing their best to compromise  the  independence  and  

integrity of  our  constitutional courts.  I do not think that the framers of our 

Constitution ever imagined  a scenario where... *  would  rely on private 

conversations with God to ...  rather than on objective logic, reasoning, the law 

and the Constitution.  

The Honourable Defence Minister in his speech this morning mentioned 

the courage of the late Justice H. R. Khanna to dissent in 1976. May I remind 

everyone that Justice Khanna lived for 32 years after 1976 under a largely 

Congress regime – long enough to write his autobiography that the BJP is 

quoting from ...  Delays in filling vacancies in the Central Information 

Commission are denying citizens their Right to Information. Currently, the CIC 

has only three Commissioners, including the Chief, instead of the mandated ten, 

and has 22,000 pending appeals filed by people against denial of information by 

the Government.  

The third dimension of executive accountability is discursive 

accountability. The citizens in a democracy expect their Government to be able 

to justify its actions in a public discourse with civil society. The Government on 

a daily basis is pursuing unconstitutional methods of restricting freedom of the 

press and freedom of speech. Its ill-conceived amendment to the IT Rules to 
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create Fact Checking Units was recently struck down by the Bombay High Court 

as being violative of Articles 14 and 19 of the Constitution. The latest UP police 

case against a fact-checker, Mohammed Zubair, where the UP police is invoking 

de facto sedition against a fact checker who is documenting hate speech, is 

preposterous. I am one of the petitioners challenging the constitutionality of the 

Sedition Law and the Supreme Court has very clearly stated that no coercive 

action will be taken on alleged sedition cases till the matter is decided. Yet the 

Government does not stop. The Bharatiya Nyaya Sanhita, which the ruling Party 

brought in last year when most of the Parliamentarians were suspended. They 

said that they are dropping sedition but they have also replaced it with the far 

more draconian section 152.  

There is also something else that we all need to think about. The BNS for 

the first time adds 'terrorism’ as a punishable offence and defines it as an act 

that ‘intends to threaten the unity, integrity, and security’. So, the crime of 

terrorism is no longer anchored in an actual act. It is anchored in an intent or a 

thought. This means that from now onwards, the parents of the disappearing 

Kashmiris or Manipuris, who are protesting peacefully in a park, can be accused 

of being 'terrorists’. What they do or do not do in that park while they assemble 

is precise the point. As long as a police officer is convinced that they have an 

intent to do something, they can be terrorists. This makes terrorism a thought 

crime. Madam Chairperson, this is closer to the letter and spirit of the dystopian 

reality in George Orwell's 1984 novel than it is to the Constitution of India.  

Let me turn to how the policy of a thousand cuts has damaged our 
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institutions. Institutions like the Enforcement Directorate and the CBI have 

turned into ...  departments for the Government. Fourteen political parties 

approached the Supreme Court against the coercive criminal actions of these 

two agencies – 95 per cent of cases by these two agencies are against 

Opposition politicians. Since 2014, 25 Opposition leaders facing corruption have 

crossed over to BJP; 23 of them got reprieves; three cases are closed; and 20 

cases have been stalled. For years, the CBI was used to put pressure on NDTV 

and its promoters via a bogus case. Now that the channel has been captured 

and sanitized, the CBI says there was never any case to investigate. Airports 

and large infrastructure have been captured by crony capitalists by similar 

misuse of the ED and CBI. In a cooked-up case against me, the CBI has wasted 

precious time and resources looking for a scarf and lipstick that a friend gifted 

me. These actions have cost India the first ever human rights violation by the 

Inter-Parliamentary Union in Geneva, the global body governing all national 

legislatures.  

After the abrogation of Article 370, there has been a flagrant crackdown 

on the constitutional rights of the people of Kashmir. Free speech and movement 

have been hampered, and the passports were cancelled without any pending 

cases – never heard of it. Manipur, an integral part of the Union of India seems 

to have a complete breakdown of Constitutional machinery. The failure of 

governance is stark. The Union Government under Article 355 of the 
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Constitution is obligated to assist the States in maintaining the law and order. In 

May 2024, the Supreme Court was assured by the Solicitor General that the 

violence was subsiding, yet horrifying incidents continue unabated. I petitioned 

the Supreme Court in the Manipur Violence Case. Senior Advocate Indira 

Jaising appeared for me. An expert committee was set up. But even after 27 or 

more hearings, there is no relief, there is no justice yet. Time constraints do not 

allow a more in-depth analysis but it is crystal clear that this political executive 

for the past ten years has systematically eroded democracy. It fails spectacularly 

on all the three tests of Constitutional accountability laid out by Professor 

Khaitan. Our Constitution is bleeding from a thousand cuts – Samvidhan Khatre 

Mein Zaroor hai.  

The need of this hour is to ensure that the idea of India survives in its 

purest form. This burden lies heavier on some of us than on others. The judiciary 

and the media have a far greater responsibility in protecting our Constitution 

than do normal citizens. 

 History will not be kind to you, your lords and ladyship, if you falter. To 

every ...  past and present, I say this, yours is not to worry about your personal 

legacy, yours is not to take directions from the God, yours is not to a have private 

family functions turned into a ... * with the political executive. The Constitution is 

your only God. The Constitution should be the only atithi who should be in your 

home as your Deva. Attention seeking divas do not leave legacies. Upholders 
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and protectors of our basic sovereign rights will only be remembered.  

To the media I say this, you play a huge role in guaranteeing our 

democracy's survival. Live up to it.  

Taking a few liberties with Faiz's immortal words let me tell you – ‘सब ताज 

उछाले जाएगंे, सब त´त िगराये जाएगंे, बस नाम रहेगा संिवधान का । ’ 

 In conclusion, I pay homage to the 17 women of India's Constituent 

Assembly who laid the path for all of us like me to stand here today. I would like 

to remind us of Vijaya Lakshmi Pandit’s words – “Freedom is not for the timid’’. 

Protecting our Constitution in these harrowing times requires courage. Let us 

rise to it. We will succeed. Jai Hind 

माननीय सभापित : ®ी जगदिÌबका पाल जी ।  

… (Óयवधान) 

माननीय सभापित: 118(2) तो कुछ नहé है ।  

… (Óयवधान) 

डॉ. िनिशकाÆत दुबे (गोड्डा) :  Öपीकर का डायर³ेशन 118(2) है । … (Óयवधान) इÆहŌने दो 

महÂवपूणª बात¤ कही ह§ ।  एक तो एफसीआरए का अम¤डम¤ट हòआ ह ै।  इसका मतलब यह कहना 

चाहती है िक बीजेपी को Êलैक मनी िमला है ।  वह अपने डॉ³यूम¤ट को ऑथ¤िटकेट करके द ेद¤ । … 

(Óयवधान) 

माननीय सभापित: नहé, नहé ।  

… (Óयवधान) 

HON. CHAIRPERSON: It is not going on record.  
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… (Interruptions)  

माननीय सभापित: जगदिÌबका पाल जी ।  

… (Óयवधान) 

माननीय सभापित: ³या कोई Èवाइंट ऑफ ऑडªर है? 

… (Óयवधान) 

®ी अनुराग िसहं ठाकुर (हमीरपुर) : सभापित जी, सदन कì एक सदÖया न ेअभी जो िटÈपणी कì    

है ।  … (Óयवधान) 

माननीय सभापित: आप Öपीकर साहब को िलिखए ।  

… (Óयवधान) 

®ी अनुराग िसहं ठाकुर  : यह कहा गया िक ये मिहला िकलर ह§ ।  … (Óयवधान) इस तरह कì 

िटÈपणी… (Óयवधान) 

HON. CHAIRPERSON: It is not going on record. 

… (Interruptions)…  

माननीय अÅय±: जगदिÌबका पाल जी ।  

… (Óयवधान) 

माननीय सभापित: सब åरकॉडª देख िलया जाएगा ।  माननीय सदÖय बैठ जाइए ।  

… (Óयवधान) 

17.18 hrs    (Hon’ble Speaker in the Chair) 

माननीय अÅय±: आप बोिलए ।  

… (Óयवधान) 

 
 Not recorded. 
 



 
13.12.2024  1165 

 
 

डॉ. िनिशकाÆत दुबे :  Öपीकर साहब, दो बात¤ कही गई ।  एक तो एफसीआरए का रůेोÖपेि³टव 

अम¤डम¤ट हòआ ।  वह कागज द ेद¤, िजसस ेयह पता चले िक Êलैक मनी िकसको गया ।  … (Óयवधान) 

दसूरा सवाल है, …  … (Óयवधान) इसके बाद वे इस तरह कì बात¤ करते ह§ ।  इनको आप 

ऑथ¤िटकेट करने के िलए किहए । … (Óयवधान) कोई भी आरोप लगा देना, िकसी जज के ऊपर 

आरोप लगा देना, इÆहŌने सार ेचीफ जिÖटस को कोट िकया है ।  चीफ जिÖटस इसके पहले भी 

ÿधानमंýी के यहां जाते रहे । … (Óयवधान) यिद माननीय ÿधानमंýी जी गए तो अÆयाय नहé हो    

गया ।  यह ÿधानमंýी के ऊपर एिलगेशन ह ै।  चीफ जिÖटस के बार ेम¤ गया ह ै।  … * कहा गया है ।  

बीजेपी के बार ेम¤ कहा गया है ।  सर, सबको ए³सपंज कìिजए । … (Óयवधान) 

माननीय अÅय±: आप मेरी बात सिुनए ।  

… (Óयवधान) 

माननीय अÅय±: मिण³कम टैगोर जी यह कह रहे ह§ िक … * सÿुीम कोटª के तीन ब¤चŌ ने फैसला 

द ेिदया है ।  अब इससे बड़ा तो कुछ नहé हो सकता है ।  

… (Óयवधान) 

माननीय अÅय±: अब इस पर ³या चचाª कर¤गे? िजस पर सÿुीम कोटª  ने फैसला दे िदया है, उस पर 

संसद ³या चचाª करगेी? नो, गलत है ।  

… (Óयवधान) 

ससंदीय कायª मýंी; तथा अÐपसं́ यक कायª मýंी (®ी िकरने åरिजजू) : सर, ऐसे मामलŌ को तू-

तू, म§-म§ करके खÂम नहé करना चािहए ।  यह िवषय बहòत गÌभीर है ।  म§ने बहòत Åयान से सनुा ।  

ऑनरबेल लडेी एमपी ने जो िटÈपणी कì, हम लोगŌ ने शांित से सनुा ।  वे ³या सोचकर आई ं, ³या 

űाÉट लेकर आई ंऔर ³या पढ़ रही थé, म§ इस पर िटÈपणी नहé कłंगा, उनकì आदत जो भी है ।  

 
 Not recorded as ordered by the Chair. 
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…(Óयवधान) लेिकन, जो पॉइंट उÆहŌने …  कहा, यह बहòत गÌभीर इसीिलए है िक यह एक सैटÐड 

केस है और पूर ेकोटª  म¤ उसकì पåरिÖथित, जजेज़ का कोई पॉिलिटकल इंटरव¤शन, उससे कोई 

पॉिलिटकल िलंक नहé है ।  जजेज़ लोगŌ के समूह म¤ बैठकर जो घटना हòई, जजेज़ के बीच म¤ जो भी 

वहां अनफॉचुªनेट घटना हòई, िफर बाद म¤ जजेज़ कì ओर से ³लåेरिफकेशन करके जडुीिशयरी म¤ 

सारा मामला खÂम हो गया ।  इसम¤ िकसी का कोई हÖत±ेप, िकसी का इंटरव¤शन, िलंक का कोई 

सवाल ही पैदा नहé होता है ।   

इÆहŌने इस पािलªयाम¤ट म¤, हाईएÖट कोटª स ेिडसीजन हो गए वाले को, कैसे गायब हो गया, 

मडªर, इस तरह कì बात कह¤गे तो इसके िखलाफ म¤ कारªवाई होनी चािहए ।  … (Óयवधान) नहé तो 

कोई भी म¤बर उठकर ऐसी ही बात कर¤गे ।  … (Óयवधान) यह नहé होगा ।  … (Óयवधान)  

माननीय अÅय± : म§ åरकाडª मंगा कर देख लूंगा ।  

… (Óयवधान) 

®ी िकरेन åरिजजू : सर, मेरा इतना कहना है िक  आपने मामले को सं²ान म¤ िलया है ।  आपने इसे 

दखेने के िलए कहा है ।  म§ सदन को इÆफॉमª करना चाहता हóं िक …   और हम लोगŌ कì तरफ से 

एÿोिÿएट पािलªयाम¤ůी ए³शन िलया जाएगा । … (Óयवधान) इस तरह कì िटÈपणी से आप बच नहé 

सकते ह§ ।  … (Óयवधान) ऐसी िटÈपणी करके बच नहé सकते ह§ ।  … * … (Óयवधान) ये बहòत गलत 

परÌपरा Öथािपत कर रहे ह§ । …(Óयवधान) 

माननीय अÅय± : सदन कì कायªवाही आधे घंटे के िलए Öथिगत कì जाती है ।  

… (Óयवधान)  

  

 
 Not recorded as ordered by the Chair. 
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17.23 hrs 

The Lok Sabha then adjourned till Fifty Three Minutes past Seventeen of the 
Clock.           

   ________ 

17.53 hrs 

The Lok Sabha reassembled again at Fifty Three Minutes past Seventeen of 
the Clock. 

     

    (Shri Dilip Saikia in the Chair) 

 

HON. CHAIRPERSON: Please be seated. 

… (Interruptions) 

माननीय सभापित :  संिवधान के ऊपर आपका भी भरोसा है और उनका  भी भरोसा है ।  सुबह स े

अ¸छे स ेचचाª चल रही है, Èलीज इसको कÆटीÆयू कìिजए ।  म§ आप सभी का सहयोग चाहता हóं ।   

… (Óयवधान) 

HON. CHAIRPERSON: Please be seated. 

… (Interruptions) 

HON. CHAIRPERSON: Please cooperate with us.  

… (Interruptions) 

HON. CHAIRPERSON: I will take it.  

… (Interruptions) 

माननीय सभापित: माननीय जगदिÌबका पाल जी ।   

… (Óयवधान) 
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PROF. SOUGATA RAY (DUM DUM): I have a point of order. … (Interruptions) 

18.15 hrs 

DISCUSSION ON THE GLORIOUS JOURNEY OF 75 YEARS OF THE 
CONSTITUTION OF INDIA....Contd 

 
®ी जगदिÌबका पाल (डुमåरयागजं) : माननीय सभापित महोदय, म§ आपका अÂयंत आभारी हóं ।  

आदरणीय लोक सभा अÅय± जी Ĭारा िवगत िदनŌ संिवधान िदवस पर एक कायªøम हòआ और आज 

संिवधान पर चचाª करने का अवसर हम¤ उÆहŌन ेिदया ।  सदन के सभी माननीय सदÖयŌ को इस चचाª 

म¤ भाग लेन ेका अवसर िमल रहा है ।    

        संिवधान कì चचाª म¤ सÌपूणª सदन भाग ले रहा है ।  … (Óयवधान) सबुह से संिवधान कì चचाª 

पर सब लोग शांितपूवªक भाग ले रहे थे, ऐसा कौन सा कारण हòआ और तृणमूल कांúेस कì सदÖया 

ने ऐसी कौन सी बात कह दी िक सदन Öथिगत हòआ?… (Óयवधान) संिवधान के आर±ण कì चचाª 

नहé थी । … (Óयवधान) 

माननीय सभापित : जगदिÌबका पाल जी, एक िमनट Łिकए ।   

… (Óयवधान) 

माननीय सभापित : सबुह से सदन आप सबके सहयोग से बहòत ही बिढ़या तरीके से चल रहा है ।  

आप सब लोगŌ के बहòत िवचार आए ह§ ।  ³या आप सदन नहé चलाना चाहते ह§? 

… (Óयवधान) 

माननीय सभापित: सभा कì कायªवाही छ: बजकर पÆþह िमनट तक के िलए Öथिगत कì जाती है ।  

17.56 hrs 

The Lok Sabha then adjourned till Fifteen Minutes past Eighteen of the Clock. 

 

________ 
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18.15 hrs 

The Lok Sabha reassemble again at Fifteen Minutes past Eighteen of the 
Clock. 

(Hon’ble Speaker in the Chair) 

… (Óयवधान) 

माननीय अÅय± : वेणगुोपाल जी, आपका पॉइंट ऑफ ऑडªर ³या है? आप म¤ से कोई एक ही उठाए, 

या ये उठाए ंया वो ।  तीन-चार म¤ से कोई एक ही पॉइंट ऑफ ऑडªर उठाए ।  आप सभी िमलकर 

फैसला कर लीिजए िक कौन उठाएगा?  

SHRI K. C. VENUGOPAL (ALAPPUZHA): Sir, we have different points of order. 

दादा के िलए चािहए ।  … (Óयवधान) दोनŌ को दीिजए ।   

PROF. SOUGATA RAY (DUM DUM): Sir, as per Rule 376, I am raising a point 

of order. Hon. Member, Sushri Mahua Moitra had made a speech. Some 

Members of the ruling party felt that she said something wrong.  

 Now, there are two methods in dealing with this matter. You please read 

Rule 352. It says: 

“A Member while speaking shall not make personal reference by 

way of making an allegation imputing a motive to or questioning the 

bona fides of any other member of the House.” 

  There is also another tool in your hand. It is Direction no. 115 (1) of 

Directions by the Speaker. It says:  

“A Member wishing to point out any mistake or inaccuracy in the 

statement made by a Minister or any other member shall, before 

referring to the matter in the House, write to the Speaker pointing 
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out the particulars. The Member may place before the Speaker 

such evidence as that Member may have in support of the 

allegation.” 

 

 Now, the ruling party Members made an allegation that hon. Member, 

Sushri Mahua Moitra had made a wrong statement. They had two rules in their 

hand. Either they could use Direction 115(1) of Directions by the Speaker or they 

should have refrained by using Rule 352(1).  

 Sir, I remind you that hon. Member, Sushri Mahua Moitra is a lady 

Member. I saw hon. Minister of Parliamentary Affairs, Shri Kiren Rijiju, who I 

know for a long time, standing up and saying that whatever Mahua Moitra ji had 

said was totally wrong. He also said, “We shall have a meeting and teach a 

lesson to her.” I have never seen in my long career in the Parliament such a 

brazen effort to threaten a Member… (Interruptions)  

You are intimidating her. He was brazenly threatening Mahua Moitra ji. He 

said, “Please keep your trap shut. Otherwise, we are powerful. We shall have 

the Constitution on one hand and will punish you.” … (Interruptions) I strongly 

condemn this.  

माननीय अÅय± : नो नो, आपका िवषय हो गया ।  łÐस से हटकर आप उ°र मत द¤ ।  अब ®ी 

वेणगुोपाल जी बोल¤ ।  

SHRI K. C. VENUGOPAL : Sir, as has been pointed out, there are tools to be 

used against Members when they speak any unparliamentary things. As hon. 

Member, Sougata Ray ji has pointed out, Rule 352 is there. My point is that while 
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I am speaking in this House, some may not like my speech and they have 

difference of views. There are rules which they can use and approach you.  

You are the custodian of this House. Here, what has happened is the 

Minister of Parliamentary Affairs took full custody of this House and virtually 

threatened a lady Member … (Interruptions) We all heard her speech … 

(Interruptions) You have the power to delete and expunge any speech. You have 

that power. They could request you. But how can the Parliamentary Affairs 

Minister, who has the responsibility to maintain peace in the House, take the 

entire law in his hand and threaten a lady Member? … (Interruptions)  

 Sir, there is one more thing. … (Interruptions) I heard Mahuaji’s speech.  

She did not mention anything objectionable. … (Interruptions) Sir, the 

Parliamentary Affairs Minister has to make an apology. … (Interruptions) Sir, 

otherwise, you should expunge his objectionable remarks. … (Interruptions) 

माननीय अÅय±: आप सब लोग सदन चलाना चाहते ह§? 

… (Óयवधान) 

माननीय अÅय±: म§ने आपकì बात सनु ली है ।  आप åरपीटेशन मत कìिजए ।  

… (Óयवधान) 

माननीय अÅय±: Èलीज, एक िमनट मेरी बात सिुनए ।  

… (Óयवधान) 

माननीय अÅय±: माननीय सदÖयगण, म§ आपसे आúह करता हóं ।  हम सबने बीएसी म¤ िडसाइड 

िकया था िक हम संिवधान कì 75 वषŎ कì गौरवशाली याýा पर अपनी-अपनी बात रख¤गे ।  जब सदन 

कì शुłआत हòई, तभी म§ने यह अप±ेा कì थी िक हम संिवधान और संिवधान के माÅयम से हòए 

पåरवतªन और उसकì Öविणªम याýा पर चचाª कर¤ग े।  Öवािणªम याýा म¤ सभी दलŌ कì सरकार रही है 
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और इस याýा म¤ सबका सहयोग रहा है ।  सब अपनी-अपनी याýा म¤ सहयोग को रख¤ ।  नीित, 

पॉिलसी एवं संिवधान म¤ कोई पåरवतªन हòआ हो तो उसकì चचाª कर¤ ।  सदन म¤ बोलते समय हम 

िवषय पर चचाª न करके आरोप-ÿÂयारोप और Óयिĉगत िटÈपिणयŌ पर जाने का ÿयास करते ह§, जो 

ठीक नहé है ।    

… (Óयवधान) 

माननीय अÅय±: एक िमनट, म§ने आपको बोलने कì अनमुित दे दी है ।  आप बैठ जाइए ।  

… (Óयवधान) 

माननीय अÅय±: मरेी सदन से यह अप±ेा है िक हम एक सकाराÂमक चचाª कर¤ और सकाराÂमक 

िदशा म¤ चचाª कर¤ ।  संिवधान के पåरÿेàय म¤ आलोचना करनी है तो संिवधान के पåरÿेàय म¤ िजस-

िजस ने संिवधान म¤ संशोधन िकए ह§, उसके ÿभावŌ के बार ेम¤ भी कर¤ ।  अगर आपको उसका ÿभाव 

उिचत नहé लग रहा है तो उसकì भी चचाª कर¤ िक संिवधान म¤ जो पåरवतªन हòआ है, उसका ÿभाव 

ठीक नहé पड़ा है ।  नीितयŌ और पॉिलसी पर चचाª होनी चािहए ।   

 हम कई बार सदन के वåरķ नेताओ ंपर इस तरह से जो Óयिĉगत łप स ेचचाª करते ह§, जो 

सदन कì मयाªदा के अनकूुल नहé है ।   

 माननीय सदÖय ने जो बोला है, वह आवÔयक है ।  वे सब िवषयŌ को आथ¤िटकेट कर द¤ और 

अपने साàय रख द¤ ।  अगर माननीय मंýी जी ने ऐसी कोई बात बोली है तो म§ उसको िनिĲत łप स े

दखेूंगा और िडलीट कłंगा ।  सदन म¤ म§ सभी माननीय सदÖयŌ से यह अप±ेा कłंगा िक अब 

संिवधान कì Öविणªम याýा पर चचाª हो ।  अगर चचाª म¤ इधर-उधर डायवजªन होगा तो म§ टोकंूगा ।  

िफर आप मत बोिलएगा िक अÅय± जी टोक रहे ह§ ।  

… (Óयवधान) 

माननीय अÅय±: अगर सभा कì सहमित हो तो सभा कì कायªवाही आठ बजे तक बढ़ा दी जाए ।  

अनेक माननीय सदÖय: जी सर ।  

माननीय अÅय±: ®ी जगदिÌबका पाल जी, आप बोिलए । 
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18.23 hrs 

DISCUSSION ON THE GLORIOUS JOURNEY OF 75 YEARS OF THE 
CONSTITUTION OF INDIA....Contd 

 
®ी जगदिÌबका पाल (डुमåरयागजं) : अÅय± जी, म§ आपका अÂयंत आभारी हóं िक आपने आसन 

स ेएक ÓयवÖथा दी और पूरा सदन आपके उस ÓयवÖथा के बाद इस सदन को उस संिवधान कì, 

जो अप±ेा आपन ेसुबह  अपन ेÿारिंभक उद ्बोधन म¤ कì थी िक संिवधान हमारी आÂमा है और िबना 

संिवधान के कोई भी राÕů मृतÿाय है ।  आज उस संिवधान के ÿित आपने जो दो िदन कì चचाª रखी 

है, उसके िलए म§ आपका आभार Óयĉ करता हóं ।  

18.24 hrs 

  (Shri Krishna Prasad Tenneti in the Chair)  

इस संिवधान के एडॉÈशन के 75 वषª पूर ेहोन ेपर आज हम सभी को, जैसा आपने कहा िक 

आरोप या ÿÂयारोप का अवसर नहé है, इस संिवधान के ÿित िजतनी िजÌमेदारी स°ाłढ़ दल कì 

है, िजतनी िजÌमेदारी सरकार कì है, उतनी ही िजÌमेदारी ÿितप± कì भी है । अगर हम इस सदन म¤ 

संवैधािनक łप से चुनकर आए ह§, तो हम सबकì िजÌमेदारी है, चाहे स°ा प± के हŌ या ÿितप± के 

हŌ, हम¤ उस िजÌमेदारी का िनवªहन करना चािहए ।  अÅय± जी ने िजस तरीके से कहा है, म§ समझता 

हóं िक िजस िदन संिवधान िदवस मनाया गया था, उस िदन कì शाम को Æयायपािलका कì एक गोķी 

थी ।  उस गोķी म¤ ÿधानमंýी जी ने कहा था िक संिवधान हमार ेऔर हमारी सरकार के िलए एक 

पिवý úंथ है ।  जैसे गीता, रामायण, महाभारत, बाइिबल, गुŁúंथ साहब और कुरान है, उसके 

समतुÐय है ।   

जब आज हम संिवधान पर चचाª कर रहे ह§, तो आप सोिचए िक इस संिवधान को बनाने के 

िलए संिवधान सभा कì पहली űॉिÉटंग कमेटी 09 िदसंबर, 1946 को बैठी थी और फाइनल मीिटंग 

26 नवंबर, 1949 को हòई थी ।  4 नवंबर, 1948 को संिवधान सभा म¤ űॉÉट ÿÖतुत हòआ था, तो 

लगभग दो वषŎ तक उस समय के लोग इस űॉÉट पर िडÖकशन और िडबेट कर रहे थे ।  अÐटीमेटली 
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26 नवबंर, 1949 को अंितम बैठक म¤ 284 सदÖयŌ के हÖता±र स ेभारत का संिवधान पास हòआ 

था ।  आज भारत का संिवधान केवल भारत के गवन¦स का मागªदशªन नहé कर रहा है, बिÐक आज 

भारत के संिवधान को पूरी दिुनया मानती है िक भारत का संिवधान बहòत मजबूत है ।  

 अगर आज हम उस संिवधान पर चचाª कर रहे ह§, तो Öवाभािवक है िक जब म§ कहता हóं िक 

इस संिवधान के ÿित हमारी िजÌमेदारी है ।  हम इस संिवधान के ÿित उ°रदायी ह§ या ÿितप± 

उ°रदायी है, तो संवैधािनक ÓयवÖथा के łप म¤ सबसे पहली ³या िजÌमेदारी है? हमारी सबस ेपहली 

िजÌमेदारी है िक अगर हम चुनकर यहां आए ह§, अगर हम यहां पर संिवधान के अंतगªत चाहे पीस 

ऑफ लेिजÖलेशन बनाते हŌ, कानून बनाते हŌ, चाहे िवधेयक पर चचाª करते हŌ, ÿĳ काल, शूÆय 

काल और अÆय िवषयŌ के माÅयम से हम दशे कì ºवलंत समÖयाओ ंपर चचाª करते ह§ ।   

यह हमारा एक संवैधािनक दाियÂव है ।  इस सवंैधािनक दाियÂव म¤ ³या है? यह हमारा कतªÓय 

है िक हम सदन म¤ हर समय उपिÖथत रह¤, संसद के सý म¤ भाग ल¤, लेिकन आज जो लोग देश के 

संिवधान कì बात करते ह§, संिवधान म¤ आर±ण कì बात करते ह§ ।  म§ देखता हóं िक जब सý               

चल रहा होता है, तो सदन म¤ उपिÖथत होने के बजाय वे कभी हाथरस जा रहे ह§, कभी संभल जा 

रहे ह§, वे सवंैधािनक दाियÂव का िकतना िनवªहन कर रहे है, कदािचत पूरा देश देख रहा है िक शायद 

ये संिवधान कì अवहेलना कर रहे ह§ ।  

 आपकì ³या िजÌमेदारी है? हमारा ³या दाियÂव है? अगर म§ यह बात कहता हóं, तो म§ इसिलए 

कहता हóं, अगर म§ चुनकर आया हóं, मेर ेमन म¤ इस सिंवधान के ÿित सÌमान है, तो म§ इस सदन म¤ 

100 ÿितशत उपिÖथत रहने का काम करता हóं ।  हमारे सािथयŌ ने जो बात¤ कही ह§, म§ उसको 

दोहराना नहé चाहता हóं ।  अगर आप एक तरफ आर±ण खÂम करने कì बात करते ह§, संिवधान 

बदलने कì बात है, तो म§ पछूना चाहता हóं िक अगर आपकì संिवधान म¤ आÖथा है, संिवधान के ÿित 

मयाªदा है, तो जब उस समय सरकार थी, तो उस संिवधान से चुनी हòई सरकार के Ĭारा पाåरत िकए 

गए िवधेयक को उस स°ाŁढ़ दल के नेता के Ĭारा ही फाड़ िदया जाए, तो यह संिवधान के ÿित 

सÌमान है या िफर संिवधान के ÿित अपमान है? 



 
13.12.2024  1175 

 
 

 मुझे िवĵास नहé ह ै ।  आपने पूर ेदेश को चुनाव के समय िजस तरह से गमुराह करने कì 

कोिशश िक हम आर±ण को लागू नहé करना चाहते ह§ ।  अगर हमारी सरकार आएगी, तो हम आर±ण 

को समाĮ कर द¤ग े।  आिखर इस संिवधान म¤ जो आर±ण कì ÓयवÖथा है, जब आर±ण समाĮ हो 

रहा था, शायद 12 िदसंबर, 2019 को अगर केÆþ म¤ नरÆेþ मोदी जी कì सरकार नहé होती, तो 

एससी/एसटी का जो आर±ण था, वह समाĮ हो जाता ।  नरÆेþ मोदी जी के नेतÂृव म¤ 12 िदसंबर, 

2019 को एससी/एसटी के िलए आर±ण लाया गया और 25 जनवरी, 2020 को उस एससी/एसटी 

के आर±ण को वषª 2030 तक बढ़ाने का काम िकया गया है, तो हम आज आर±ण देने का काम कर 

रहे ह§ ।   

आप ³या बात कर¤गे? आर±ण िकसने िदया है? अगर इस देश के दिलतŌ, मजलूमŌ, गरीबŌ, 

एससी-एसटी के िलए वषª 2030 तक आर±ण बढ़ा है तो यह नर¤þ मोदी जी के नेतृÂव वाली सरकार 

म¤ बढ़ा ह ै।  आप बैकवडª कì बात करते ह§ ।  दशे कì आजादी के बाद से बैकवडª कì बात करते ह§, 

चनुाव म¤ बैकवडª कì दहुाई देते ह§, उनको कांÖटीट्यूशनल Öटेटस िकसने िदया? उनको 

कांÖटीट्यूशनल Öटेटस देने का काम िकया गया है ।  आजादी के बाद देश म¤ पहली बार नेशनल 

किमशन फॉर बैकवडª ³लास को संवैधािनक दजाª िदया तो यह नर¤þ मोदी जी कì सरकार ने िदया 

है, हमारी सरकार ने िदया है ।  आप याद कìिजए, 11 अगÖत, 2018 को हम लोगŌ ने उस िबल को 

ÿÖतुत िकया और अगÖत 2018 म¤ वह इफे³ट म¤ आया था ।  आज देश म¤ बैकवडª कì िचंता है, आज 

िपछड़Ō कì िचंता है, दिलतŌ कì िचंता है और न केवल िचंता है, बिÐक कानून बनाकर उनके आर±ण, 

उनके अिधकारŌ कì र±ा करने का काम हमारी सरकार कर रही है ।   

महोदय, म§ आपसे कहना चाहता हóं िक 103वां कांÖटीट्यूशनल अम¤डम¤ट वषª 2019 म¤ हòआ 

था ।  उस अम¤डम¤ट के समय आप भी मौजूद थे, आपके बहòत से साथी बैठे थे और आपने भाग भी 

िलया था ।  आजादी के बाद से इकोनॉिमक वीकर से³शंस के िलए लगातार मांग उठ रही थी ।  वह 

िकसी भी जाित के हŌ, अगर वह कमजोर ह§ या वीकर से³शन से आते ह§, तो उनको åरज़व¥शन िदया 

है ।  दशे के करोड़Ō लोगŌ को हमने शेड्यूल काÖट का åरजव¥शन िदया, हमने बैकवडª को åरज़व¥शन 
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िदया ।  लेिकन बहòत से ऐसे लोग थ,े जो āाĺण, ±िýय, वैÔय, राय, भूिमहार या िकसी भी जाित-

िबरादरी म¤ आिथªक łप से कमजोर थे और उनको आर±ण का कोई लाभ नहé था, लेिकन आजादी 

के बाद पहली बार 103वां अम¤डम¤ट करके हमारी सरकार ने 10 परस¤ट åरजव¥शन आिथªक łप से 

कमजोर वगŎ को देने का काम िकया है ।  जब से हमारी सरकार आई है, िपछले 10 वषŎ से हमने 

लगातार हर वगª कì िचंता कì है ।  आप िÿएÌबल कì बात करते ह§ तो िÿएÌबल म¤ ³या है? आप 

सोशिलºम कì बात करते ह§ तो समाजवाद िकस चीज पर आधाåरत है, समाजवाद इ³विैलटी पर 

आधाåरत है ।  अगर आप समाजवाद म¤ इ³वैिलटी कì बात करते, तब जिÖटस है ।  उस जिÖटस 

और इ³वेिलटी को िकसने पूरा करने का काम िकया? आपने देखा और जैसा म§ने उÐलेख िकया ह ै

िक 102व¤ कॉÆÖटीट्यूशनल अम¤डम¤ट के Ĭारा उनको कांÖटीट्यूशनल Öटेटस िदया ।  

आप देिखए अनु̧ छेद 370 और धारा 35 ए भारत माता के माथे पर एक कलंक लगा हòआ 

था ।  इस भारत कì लोक सभा से पाåरत िकए हòए सैकड़Ō कानून जÌमू और कÔमीर कì धरती पर 

लागू नहé होते थ े।  वहां पर आर±ण का कानून लागू नहé होता था, वहां पर तमाम ÖकìÌस और 

आवास कì Öकìम लागू नहé होती थी ।  यह अनु̧ छेद 370 और धारा 35ए अÖथाई łप से उस 

सरकार के Ĭारा लगाई गई थी ।  उसके नाते भारत कì पािलªयाम¤ट के कानून जÌमू और कÔमीर कì 

धरती पर लागू नहé होते थे ।  5 अगÖत, 2019 म¤ गहृ मंýी ®ी अिमत शाह जी ने एक एāोगेशन ऑफ 

आिटªकल 370 और धारा 35ए को ÿÖतुत िकया ।  आज पूर ेदेश ने देखा ह ै िक अब जÌमू और 

कÔमीर भारत का अिभÆन अंग हो गया है ।  भारत कì पािलªयाम¤ट के बने हòए सार ेकानून जÌमू और 

कÔमीर पर लागू होते ह§ ।  आप संिवधान कì बात करते ह§ ।  शायद पहली बार जÌमू और कÔमीर म¤ 

आजादी के बाद संिवधान िदवस मनाने का काम हòआ है तो इस समय हòआ है, जब नर¤þ मोदी जी 

कì सरकार है ।  

आप मिहलाओ ंकì बात करते ह§ ।  मिहलाओ ंका िकस तरीके का नारकìय जीवन था ।  अगर 

रोटी क¸ची रह गई या घर म¤ कुछ गलती हो गई तो मुहं से तीन तलाक िनकाल िदया जाता था और 

िजंदगी भर के िलए हमारी बहन-बेटी सड़क पर आ जाती थी ।  यह िकसी छोटी सी गलती के िलए 
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होता था ।  दशे को वषª 1947 म¤ आजादी िमली, लेिकन अÐपसं´यक मिहलाओ ंको िůपल तलाक 

के िबल से नारकìय जीवन से छुटकारा िमला तो 31, जुलाई 2019 को िमला और भारत कì उन 

मिहलाओ ंने खुली हवा म¤ सांस ली ।  उनके भी अिधकार ह§, मुिÖलम वूमेन (ÿोटे³शन ऑफ़ राइट 

ऑन मैåरज) ए³ट वषª, 2019 है ।   

अगर हम इ³वैिलटी और जिÖटस कì बात नहé करते तो हम¤ ³यŌ िचंता होती? इसका मतलब 

है िक हम केवल सबका साथ, सबका िवकास कì बात ही नहé करते ह§, अिपतु सबके िलए कानून का 

ÿावधान करते ह§ ।  अभी यूसीसी कì बात हो रही थी ।  यूसीसी कì चचाª संिवधान सभा से लेकर, 

आज वषª 2024 तक इस पर बहस हो रही है ।  आिखर िवप± का इस पर ³या Öट§ड है? आप बताइए 

िक यह संिहता या कानून ³या केवल कानून का िवषय है या यूिनफामª िसिवल कोड समानता और 

Æयाय कì भावना को साकार करने कì िदशा म¤ एक बड़ा कदम होगा ।  म§ कंÖटीट्यूएटं असेÌबली कì 

िडबेट कì बात यहां करना चाहता हóं ।  आप िकस को मानते ह§? ³या आप भारत के ÿथम राÕůपित 

को मानते ह§ या बाबा साहब अÌबेडकर को मानते ह§ या के.एम. मुंशी जी को मानते ह§ या आप डॉ. 

राजेÆþ ÿसाद जी को मानते ह§ ।  जब हमारा संिवधान बनाया जा रहा था तब समान नागåरक संिहता 

कì कÐपना उस समय के सिंवधान िनमाªताओ ंने भी कì थी ।  आज वह आिटªकल 44 के डायरेि³टव 

िÿंिसपल ऑफ Öटेट पॉिलसी म¤ है, नीित-िनद¥शक तÂवŌ म¤ है ।  डायरिे³टव िÿंिसपल ऑफ Öटेट 

पॉिलसी पर ³या कहा था? डॉ. बी.आर. अÌबेडकर ने कहा था, म§ उसको कोट कर रहा हóं ।  यह 

जगदिंबका पाल नहé कह रहा है, यह हमारी पाटê या हमारी सरकार नहé कह रही है, यह डॉ. बी.आर. 

अÌबेडकर ने कहा है –  

“समान नागåरक सिंहता देश कì एकता और अखंडता के िलए आवÔयक है ।  इसका 

उĥेÔय यह नहé है िक िकसी कì धािमªक Öवतंýता को ÿभािवत िकया जाए, बिÐक 

समाज म¤ समानता लायी जाए । ”   

बाबा साहब अÌबेडकर के सपनŌ को साकार करने के िलए हम यूसीसी कì तरफ बढ़ रहे ह§ तो मझेु 

लगता है िक अगर आपकì आÖथा बाबा साहब अÌबेडकर म¤ है तो िनिĲत तौर पर इ³वैिलटी और 
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जिÖटस के िलए यूसीसी पास होना इस देश के िलए बहòत ही जłरी है ।  ®ी के.एम. मुंशी ने ³या 

कहा था? हमार ेसंवैधािनक िनमाªताओ ंन ेजब चचाª कì तो संिवधान सभा म¤ के.एम. मुंशी जी ने कहा 

था िक समान नागåरक संिहता राÕůीय एकता को बढ़ावा दगेी, ³यŌिक अलग-अलग Óयिĉ कानून 

सामुदाियक िवभाजन को ÿोÂसािहत करते ह§ ।  यह बात कंÖटीट्यूएटं असेÌबली के उन लोगŌ ने कही 

है जो संिवधान िनमाªता ह§, űािÉटंग कमेटी के मैÌबर ह§, उÆहŌने कहा ।  िजसने भारत के धमªिनरप±े 

तान-ेबाने को कमजोर िकया है ।  आज उस समान नागåरक संिहता को माननीय नरेÆþ मोदी जी के 

नेतÂृव म¤ लाने कì बात हो  रही है ।  िजस बात को बाबा साहब भीमराव अÌबेडकर ने कहा था, उनके 

सपने को हम साकार करन ेजा रहे ह§, मुंशी जी के सपनŌ को साकार करने जा रहे ह§ ।  मुंशी जी ने 

उस समय भी कहा था िक ऐसे तमाम अÐपसं́ यक देश ह§, मुिÖलम देश ह§, जैसे तुिकª ये है, इिजÈट 

है, ऐसे तमाम मुिÖलम बहòत देश ह§, जहां िविभÆन समूहŌ के िलए Óयिĉगत कानून के िबना यूिनफामª 

कोड को सफलतापूवªक लागू िकया गया ।  अगर तमाम इÖलािमक कंůी म¤ इस तरह का कानून है तो 

हम ³यŌ नहé कर सकते ह§, जबिक वे तो इÖलािमक कंůी ह§ ।  म§ के.एम. मुंशी जी को कोट करना 

चाहता हóं-  

“A further argument has been advanced that the enactment of a Civil 

Code would be tyrannical to the minorities. Is it tyrannical? Nowhere in 

advanced Muslim countries has the personal law of each minority been 

recognised as so sacrosanct as to prevent the enactment of a Civil 

Code. Take for instance, Turkey or Egypt. No minority in these 

countries is permitted to have such rights. But I go further.   When the 

Shariat Act was passed or when certain laws were passed in the 

Central Legislature in the old regime, the Khojas and Cutchi Memons 

were highly dissatisfied.” 

This is a quote of Shri K.M. Munshi from the Constituent Assembly debates. 
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समान नागåरक संिहता को अनु̧ छेद 44 म¤ रख िदया गया ।  संिवधान के अनु̧ छेद 44 म¤ 

डायरिे³टव िÿंिसपÐस ऑफ Öटेट पॉिलसी को रखा गया ।  आज ये फंडाम¤टल राइट्स कì बात 

करते ह§ ।  आजादी के बाद डायरिे³टव िÿंिसपÐस ऑफ Öटेट पॉिलसी को बनाने वाले जो लोग ह§, 

चूिँक डॉ. राजेÆþ ÿसाद जी ने संिवधान सभा म¤ कहा था िक “अगर हम समान नागåरक संिहता कì 

ओर नहé बढ़ते ह§, तो हम Æयाय और समानता कì नéव पर खड़े अपने लोकतंý को कमजोर              

कर¤गे । ” 

 सरदार वÐलभ भाई पटेल जी ने कहा था िक “देश म¤ एक कानून होना हमारी राÕůीय एकता 

का ÿतीक होगा । ” अगर आज हम यूिनफॉमª िसिवल कोड कì बात करते ह§ तो सरदार वÐलभ भाई 

पटेल कì बात करते ह§ ।  … (Óयवधान) 

HON. CHAIRPERSON : Please be seated. 

SHRI JAGDAMBIKA PAL : Dada, you are well aware. You have gone through 

the Constituent Assembly’s speeches. You will endorse me. … (Interruptions) 

 म§ एक बात कहना चाहता हó ँिक चाहे डॉ. राजेÆþ ÿसाद जी हŌ, सरदार वÐलभ भाई पटेल 

जी हŌ, के. एम. मुंशी जी हŌ, यह जो आिटªकल 44 है, इसम¤ डायरेि³टव िÿंिसपÐस ऑफ Öटेट 

पॉिलसी है ।  जबसे नरÆेþ मोदी जी ÿधान मंýी बने ह§ तथा देश म¤ पहली बार डायरिे³टव िÿंिसपÐस 

ऑफ Öटेट पॉिलसी के सपने के िलए मोदी जी न ेकहा था िक उस समय हमार ेसंिवधान िनमाªताओ ं

ने सपना देखा था िक हम सबको बुिनयादी सिुवधाए ंद¤गे और आज परू ेदेश म¤ उस डायरेि³टव 

िÿंिसपÐस ऑफ Öटेट पॉिलसी के तहत लोगŌ को चाहे आवास देना हो, चाहे 18 हजार गांवŌ म¤ िवīतु 

पहòंचाने का काम हो, apart from caste, creed or religion, यह काम िकया गया है ।  यह पहली 

सरकार है, िजसने यह काम करके िदखाया है ।  अगर हमारी सरकार ÿधान मंýी िकसान सÌमान 

िनिध देती है तो यह नहé देखती िक कौन िकस जाित का है ।  हमारी सरकार लोगŌ को आयÕुमान 

काडª दे रही है और अगर वह िहंदू को िमल रहा है तो वह अÐपसं´यक, दिलत और िपछड़Ō को भी 

िमल रहा है ।  इस तरह से हम समान नागåरक संिहता को लागू कर रहे ह§ ।   
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 आज आप बिुनयादी łप से देिखए िक आजादी के इतन ेवषŎ के बाद भी लोगŌ के िसर पर 

प³कì छत नहé थी, लोगŌ के घरŌ म¤ शौचालय नहé था, दवाई कì कोई गारटंी नहé थी ।  दवाई और 

पढ़ाई कì गारटंी न दे सके, ऐसी कौन सी सरकार होगी ।  यह मोदी जी कì पहली सरकार है, िजसने 

दवाई और पढ़ाई कì गारटंी देन ेका काम िकया है ।   

 डॉ. भीमराव अÌबेडकर साहब जी ने जब कॉिÆÖटटुएटं अस¤बली म¤ कहा था, उस समय 

डायरिे³टव िÿंिसपÐस ऑफ Öटेट पॉिलसी का अनु̧ छेद 44 नहé था ।  उस समय űाÉट आिटªकल 

35 था ।  यूिनफॉमª िसिवल कोड का ÿोिवजन űाÉट के आिटªकल 35 म¤ था और 4 नवÌबर, 1948 

को डॉ. अÌबेडकर जी ने उसकì वकालत कì थी ।  उसके बाद 23 नवÌबर, 1948 को उस पर िडबेट 

हòई और उसी आिटªकल 35 पर वोिटंग हòई ।  डॉ. अÌबेडकर, के एम मुंशी, अÐलादी कृÕणÖवामी जैसे 

तमाम लोगŌ ने उसम¤ भाग िलया और सबने कहा िक यूिनफॉमª िसिवल कोड इस देश के िलए बहòत 

आवÔयक है ।  आज तक यह कांúेस पाटê ने नहé िकया ।  उनको जवाब देना होगा ।  उÆहŌने इसिलए 

नहé िकया, ³यŌिक अगर सÿुीम कोटª ने शाह बानŌ केस का फैसला िकया और उस तĶुीकरण कì 

राजनीित ने उस शाह बानो केस के फैसले को बदल िदया और यहां पर िबल लेकर आ गए ।  ³या 

ये लोग यूिनफॉमª िसिवल कोड कì बात कर¤गे?  

 ये कहते ह§ िक दशे कì संपि° पर पहला अिधकार अÐपसं́ यकŌ का है तो ³या ये कभी 

यूिटिलटी कì बात कर सकते ह§? ये कभी जिÖटस कì बात कर सकते ह§? य ेकभी भी यह बात नहé 

कर सकते ह§ ।  

HON. CHAIRPERSON : Kindly conclude. 

®ी जगदिÌबका पाल : माÆयवर, म§ने अभी तो अपना भाषण शुł िकया है ।  

आिखर इसकì जłरत ³यŌ पड़ी? जłरत इसिलए पड़ी, ³यŌिक कानून म¤ एक समानता 

होनी चािहए ।  आज वतªमान म¤ सभी के अलग-अलग िनयम ह§ ।  आज ऐसे 14-15 कानून ह§, िजÆह¤ 

आप दखे¤गे तो आÔयचª कर¤गे ।  इसिलए अगर यह आज नहé हòआ तो इसको हम कब कर¤गे? हम दो 

चीजŌ को मानते ह§ िक एक तो जो अम¤डम¤ट हòए ह§, वे गणुव°ापरख ह§ ।   
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 बस अंतर यह है िक हमारी सरकार ने जो भी अम¤डम¤ट्स िकए ह§, म§ने कुछ अम¤डम¤ट्स का 

उÐलेख िकया है, लेिकन िजतने भी अम¤डम¤ट्स हòए ह§, वे इस देश के िहत म¤ थ े।  इस दशे के लोगŌ 

के िहत म¤ थ े।  इनके जमाने म¤ भी अम¤डम¤ट्स हòए ।  आपको 42वां संिवधान संशोधन याद होगा, 

िजसको िमनी कािँÖटट्यूशन कहा गया, उसम¤ एÊयूज ऑफ Ļूमन राइट्स हòआ ।  आपने वह जो 

कािँÖटट्यूशन अम¤डम¤ट िकया ।  यह पहली बार हòआ होगा ।   आपने इस पािलªयाम¤ट से कािँÖटट्यूशन 

अम¤डम¤ट िकया, लेिकन देश के माननीय सवō¸च Æयायालय ने उसके कई ÿोिवजंस को 

अनडेमोøेिटक कहा और कहा िक इसको नहé Öवीकार कर¤गे ।  आिख र यह सरकार के िलए ³या 

था? इसका मतलब है िक उस समय सरकार अगर अम¤डम¤ट्स करती थी । … (Óयवधान) म§ इमरज¤सी 

कì बात नहé कर रहा हóं ।  मै केवल वह बात कह रहा हóं जो माननीय सÿुीम कोटª  ने फैसला िकया ।  

सÿुीम कोटª  ने यह फैसला िकया और ÿोिवजंस पर ÖपĶ तौर से जजम¤ट िदया ।   

 सर, म§ आपस ेकहना चाहता हóं । …(Óयवधान) अभी तक एक कोलोिनयल कानून चला आ 

रहा था ।  हमने तीन नए कानून बनाए ह§ ।  भारतीय Æयाय पहले इंिडयन पनेल कोड था, तब वह दंड 

दनेे के िलए था ।  आजादी के बाद से िचंता नहé थी िक आम जनता को Æयाय िमल सके ।  वही 

भारतीय दडं सिंहता, इंिडयन पेनल कोड, सीआरपीसी और आज हमने दडं देने कì जगह Æयाय दनेे 

के िलए तीन-तीन कानून बनाने का काम िकया है ।  भारतीय Æयाय संिहता हो, बीएनएस हो, हमने 

उसको इंिडयन पनेल कोड से åरÈलेस िकया ।  भारतीय नागåर क सरु±ा संिहता को सीआरपीसी से 

åरÈलेस िकया ।  भारतीय साàय अिधिनयम, बीएसए को हमने इंिडयन एिवड¤स ए³ट से åरÈलेस    

िकया ।  इस तरीके से हमने यह िकया ।   

म§ यह कहना चाहता हóं िक हमारी सरकार कì िÖपåरट है िक आज इस पर चचाª हो रही है ।  

डॉ³टर अÌबेडकर जी ने कहा था : 

“… deep respect and reverence for the Constitution -- not just its 

form but its substance, not just its letter but its spirit. Constitutional 

morality is essential for effective governance and societal 
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progress.”. 

 हमारी सरकार इसको टोटिल टी और िÖपåरट म¤ ले रही ह ै।  आज यह इसी का नतीजा है । 

… (Óयवधान) आज संिवधान पर चचाª हो रही है ।  हम संिवधान पर इसिलए चचाª कर रहे ह§ िक 

हमने दो साल कािँÖटटूएटं असेÌबली म¤ चचाª कì, आज हम कम से कम दो िदन इस पर चचाª  कर ल¤ 

।  यह महसूस कर ल¤ िक केवल सिंवधान कì पÖुतक लकेर काम नहé होगा, संिवधान कì पÖुतक 

िदखाने का काम कर¤, उस संिवधान को अंगीकार करने का काम कर¤, उस पर अमल करने का काम 

कर¤ । … (Óयवधान) आिखर कौन-सा संवैधािनक ढांचा था? आज अगर म§ एक-दो उदाहरण दंू, तो 

शायद बहòत हो जाएगा ।  उस दो साल म¤ हमार ेकािँÖटटूएटं असÌेबली म¤ िडबेट हòई थी । …(Óयवधान)  

 सभापित महोदय, आपने मझुे बोलने के िलए इतना समय िदया, उसके िलए म§ आपको 

धÆयवाद देता हóं ।  म§ आपका आभारी हóं ।  

SHRI MALVINDER SINGH KANG (ANANDPUR SAHIB): Thanks, Hon’ble 

Chairman Sir. First of all, I thank you for giving me the opportunity to express my 

views on the special discussion on completion of 75 years of the Constitution of 

India. On this occasion, I salute Baba Sahib Ambedkar ji and the great martyr 

Sardar Bhagat Singhji with great humility. Courtesy their efforts, the Constitution 

protects the rights of this country. 

Hon’ble Chairman Sir, Aam Aadmi Party under Shri Arvind Kejriwal, for 

the first time in India, took a decision that the portraits of the great martyr Bhagat 

Singh ji and Baba Sahib Ambedkar ji should be displayed in all the government 

offices. Whether it is AAP government in Punjab under Shri Bhagwant Singh 

Mann or the Delhi government under Shri Kejriwal ji, we have ensured that the 

 
English translation of the speech originally delivered in Punjabi. 
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portraits of the great martyr Sardar Bhagat Singh ji and Baba Sahib Ambedkar 

ji are being displayed in all government offices. 

Hon’ble Chairman Sir, this morning, Hon’ble Defence Minister Shri Raj 

Nath Singh ji was paying obeisance to several martyrs. Today, after 75 years of 

independence, Kartar Singh Sarabha, the great martyr Sardar Bhagat Singh and 

Chandra Shekhar Azad should have been eulogized but he didn’t mention any 

of these great personalities. He was heaping praise on those people who had 

given apologies to the Britishers. This is rather unfortunate. 

Hon’ble Chairman Sir, our constitution protects our socialist and secular 

state but on the contrary, reverse is happening. Loans to the tune of Rs.13 lac 

crores to Corporate sector have been waived off. Farmers, who are feeding the 

nation, are protesting on the roads. Our constitution protects the secular nature 

of the country enshrined in it but again, the reverse is happening. Today, when 

Hon’ble Supreme Court has recommended two names from Punjab & Haryana 

High Court judges, the Govt of India rejects it for the reason that they are ...   

This is sheer discrimination in the name of religion, what to talk of secularism. 

Our secular credentials need to be protected. When we talk of the democratic 

structure, the states are being discriminated against. Federal structure is being 

demolished. The federal structure is the soul of our constitution. It is being 

weakened. The powers of the elected governments are being encroached upon. 

We have seen that the electorate of Delhi has gave a resounding mandate to 

Shri Arvind Kejriwal ji  but the Central government made several amendments 

 
 Expunged as ordered by the Chair 
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in the constitution and greatly reduced the powers of the elected government. 

Sir, secularism must be strengthened but the people are being 

discriminated against on the basis of their attire, turban and caps etc. We have 

witnessed the happenings in Manipur. We have already seen the uproar in the 

parliament on the Sambhal incidents. One IPS officer in UP was humiliated by 

BJP leaders as he was a turbaned person. He was also branded as a Khalistani 

and anti-national person. Our farmers who feed the country are only protesting 

peacefully for their genuine democratic rights but they are also dubbed as anti -

national. This is against the spirit of the constitution.The need of the hour is to 

save the communal harmony and brotherhood. Our fundamental rights need to 

be strengthened but the opposite is happening. The government claims that 80 

crore people are being fed free food grains. But who will ensure the education 

of their children and medicines for their sick elders? 

This is the time for introspection. In any democratic country, the 

institutions and their autonomy must be strengthened. Be it our Election 

Commission or judiciary, the questions are being raised against them.  

माननीय सभापित : Èलीज आप अपनी बात कन³लूड कìिजए ।  

SHRI MALVINDER SINGH KANG : Recently, an ...  court gave a very 

communal and provocative speech. What will happen to the independence ... * 

gives such a speech? 

माननीय सभापित : आप कृपया अपनी बात कन³लूड कìिजए ।  

SHRI MALVINDER SINGH KANG : In the end, through you, I urge upon the 

 
 Expunged as ordered by the Chair. 
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Central government that we should be introspecting regarding our constitution 

after 75 years. 

Sir, the people of Punjab have given the maximum number of sacrifices 

for the country and they have suffered the most along with West Bengal at the 

time of partition. But Punjab is being deprived of its own capital. This is again 

sheer step- motherly treatment being meted out to Punjab. We must guard 

against such injustices.The central government must look into these things, 

instead of dividing the people in the name of caste and religion. Every thing is 

not all right, Sir. We must guard against such tendencies. Daily, the people are 

being discriminated against for their attire and food habits. We have seen in 

Jammu & Kashmir, as I told earlier that our government is snatching the rights 

of minorities. 

Hon’ble chairman sir: Ok, it is over no      

SHRI HIBI EDEN (ERNAKULAM): Sir, I would like to extend my heartfelt 

gratitude to my Party as well as the hon. Speaker for giving me an opportunity 

to take part in this historical discussion.  

Dr. B.R. Ambedkar, the Chairman of the Drafting Committee, was a prime 

believer in social justice, and therefore, believed that the interests of all sections 

of the society were to be protected through the Constitution. Dr. B. R. Ambedkar 

said and I quote, “However good a Constitution may be, if those who are 

implementing it are not good, it will prove bad.”  

We are taking part in this historical discussion not just because we are 

celebrating 75 years of the Constitution, but also, we truly understand the fact 
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that the Constitution is in danger. हमारा संिवधान खतर ेम¤ है ।  That is the sole reason, 

like Dr. Ambedkar said. We have to be very cautious when we are completing 

75 years of a Constitution.  

The Indian National Congress has always been committed to the idea of 

the Constitution. It must be noted that the Poorna Swaraj Resolution was passed 

in 1929 during the Lahore Session of the Indian National Congress, which was 

presided over by Pandit Jawaharlal Nehru, who paved the way and laid the 

foundation of the Constitution.  

In June 1934, the Indian National Congress, for the first time formally and 

officially demanded an Indian Constituent Assembly for framing the Constitution 

of India. Accordingly, the movement towards framing the Constitution of 

independent India was conceptualized and initiated by the Congress Party. 

It was Pandit Jawaharlal Nehru who invited Dr. Ambedkar as a Law 

Minister, and after two weeks, when he became the Law Minister, he was 

requested to be the Chairman of the Drafting Committee. Dr. Ambedkar had 

differences of opinion with the Congress, but he very clearly said that there have 

been multiple oppositions, debates in the Constituent Assembly over two and a 

half years. Many things were voted in for and against, where both Mahatma 

Gandhi and Pandit Nehru were on one side and Dr. Ambedkar was on a different 

side. But, that is the beauty of the Constitution of India. That is the grace of the 

Constitution of India, I would like to say.  

Sir, where were RSS and BJP at this time? While RSS had no contribution 

in the Constitution-making exercise, it has always been a major critic of the ideas 
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proposed by Dr. Ambedkar. The RSS always advocated for the enactment of 

Manusmriti in India, so that the caste and the class-based differences can 

continue to exist in India.  

19.00 hrs 

Sir, I quote the official mouthpiece, Organiser of the RSS. On November 

30, 1949, within three days of the Constitution being adopted, the RSS 

mouthpiece, Organiser came out with an editorial that said, 

“The worst thing about the new Constitution of Bharat is that there 

is nothing Bhartiya about it. There is no trace of ancient Bhartiya 

constitutional laws, institutions, nomenclatures, and phraseology in 

it. Manu’s Laws were written long before Lycurgus of Sparta or 

Solon of Persia. To this day his laws as enunciated in the 

Manusmriti excite the admiration of the world and elicit 

spontaneous obedience and conformity. But to our constitutional 

pundits, that means nothing.” 

This is quoted in the Organiser.  This is the official version of the RSS and 

the Sangh Parivar in India.   

In his book called ‘Bunch of Thoughts’, RSS’s second chief M.S. 

Golwalkar elaborated on what they called the Constitution, and I quote: 

“Our Constitution too is just a cumbersome and heterogeneous 

piecing together of various articles from various Constitutions of 

Western countries. It has absolutely nothing which can be called 

our own. Is there a single word of reference in its guiding principles 
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as to what our national mission is and what our keynote in life is? 

Some lame principles from the United Nations Charter and the 

Charter of the now-defunct League of Nations and some features 

from the American and British Constitutions have been brought 

together in a mere hotchpotch manner. In other words, there is no 

reflection of Indian precepts and political philosophy in the Indian 

Constitution.” 

This is the official version of the RSS which has come out long back, when 

the Constitution was framed, in the official mouthpiece of the RSS.  Who can 

deny this? 

HON. CHAIRPERSON : Kindly conclude. 

SHRI HIBI EDEN :  Sir, I have just started.  The beauty of our Constitution is 

this.  Like Rajnath Singh ji said, there were 15 women in the Constituent 

Assembly.  Sir, three women were there from Kerala, namely, Ammu 

Swaminathan, Annie Mascarene and Dakshayani Velayudhan.  Dakshayani 

Velayudhan hails from my constituency from a very small village, from an island 

called Mulavukad.  She was the first graduate in the country from the dalit 

community.  We are proud to say that somebody like Dakshayani Velayudhan is 

in the Constituent Assembly.  On the other hand, in 2020 we had the Hathras 

incident in republic India where a dalit woman was killed, raped and burnt.  This 

is the new India of the BJP sarkar.   

In the 17th Lok Sabha, there was the 126th Constitutional Amendment.  

There have been many Constitutional amendments according to time and 
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according to the change in the society.  The Constitution needs to be amended 

according to time, technology, etc.  But the 126th Constitutional Amendment was 

for extending the reservation to the Scheduled Castes and the Scheduled 

Tribes.  When these people from BJP come to Kerala, they say to the Christian 

minority community that we are with you.  We had two Anglo-Indian Members of 

Parliament in this august House.  As I said about these women, there was one 

priest whose name is Fr. Jerome D'Souza.  He was from the Anglo-Indian 

community.  That Anglo-Indian community reservation to 10 Assemblies, 10 

MLAs and two Members of Parliament has been scrapped by the BJP 

Government.  … (Interruptions) I am asking the hon. Prime Minister.  Will he 

bring back the Anglo-Indian reservation and the Anglo-Indian MPs back to this 

Parliament?  … (Interruptions) 

HON. CHAIRPERSON: Please sit down. 

… (Interruptions) 

®ी हैबी ईडन : सर, यह मेरा बोलने का मौका है ।  … (Óयवधान) 

HON. CHAIRPERSON: Kindly conclude. 

… (Interruptions) 

®ी हैबी ईडन : सर, Āेम चला गया था, मुझे एक बार और बोलना है ।  … (Óयवधान) I urge upon 

the Government of India whether they will bring back the Anglo-Indian 

reservation.  They fought for the freedom struggle and they were part of the 

Constituent Assembly.  They are microscopic minority who cannot win an 

election.  They were given the reservation in the Indian Parliament, which was 

scrapped. 
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 The Prime Minister of this country has time for Kapoor but no time for 

Manipur.  सर, यह ³या है? … (Óयवधान) इस कंůी म¤ डबल-इंजन सरकार चल रही है, मिणपरु 

म¤ भी बीजेपी है और स¤ůल गवनªम¤ट म¤ भी बीजेपी है ।  … (Óयवधान) In the last one year, 

hundreds of people have lost their lives.  Nothing has been taken care of. 

HON. CHAIRPERSON: Shri E. T. Mohammed Basheer ji. 

… (Interruptions) 

HON. CHAIRPERSON: Please sit down. 

… (Interruptions) 

 

SHRI HIBI EDEN : Sir, the first amendment made by Dr. Ambedkar was with 

regard to special provisions for the SCs and STs. The words ‘socialist’ 

and‘secular’ were inserted into the Preamble of the Constitution by the 42nd 

Amendment during the tenure of Shrimati Indira Gandhi. The secular fabric of 

this country has to be protected. It is included in the Preamble. 

The Constitutional amendments to MGNREGA, NRHM, Recognition of 

Forest Rights, Right to Education, Right to Fair Compensation and 

Transparency in Land Acquisition, Rehabilitation and Resettlement Act, Right to 

Speech, Street Vendors Act, and so on were made. The list goes on like this. 

This is a time when we have to understand … (Interruptions) 

HON. CHAIRPERSON : Shri E.T. Mohammed Basheer. 

… (Interruptions) 

SHRI HIBI EDEN : Sir, I will conclude with a quote. … (Interruptions) 

HON. CHAIRPERSON: Please go ahead. 
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SHRI E. T. MOHAMMED BASHEER (MALAPPURAM): Sir, my time may kindly 

be compensated. My time is precious. … (Interruptions) I cannot speak now. … 

(Interruptions) He can complete. 

HON. CHAIRPERSON: Yes, Sir, please be seated. 

… (Interruptions) 

SHRI HIBI EDEN : Sir, I am concluding in thirty seconds.  

 Sir, I am concluding with a quote of Pandit Jawaharlal Nehru. And I quote: 

“We shall face all the other disagreeable things that face us in the 

present or may do so in the future and we shall not flinch and we 

shall not falter and we shall not quit.” 

Sir, this is the Constitution of India. 

Thank you. 

SHRI E. T. MOHAMMED BASHEER (MALAPPURAM): Hon. Chairperson, Sir, 

thank you very much for giving me this opportunity to participate in this historic 

Session.  

 Sir, I also begin with the words of Dr. Ambedkar. Dr. Ambedkar stood for 

morality in politics. My learned friend Mr. Hibi Eden just caught a part of it. I 

would like to complete it. Dr. Ambedkar said, and I quote: 

“I feel however good a Constitution may be, it is sure to turn out bad 

because those who are called to work it, happen to be a bad lot. – 

Sir, he continued – However bad a Constitution may be, it may turn 

out to be good if those who are called to work it, happen to be a 

good lot.” 
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 It is so nice. It shows his farsightedness.  

 Now, Sir, what exactly is the beauty of the Indian Constitution? Shri Abdul 

Kalam Azad had a dream. I would like to quote: 

“India a cultural unity amidst diversity is like a bouquet of flowers 

with various colours and each add to the beauty of the whole.” 

 We can very well understand his farsightedness.  

Sir, now, what exactly is happening? There are two arms of the Indian 

Constitution – Secularism and Inclusiveness. If we do a further analysis of the 

Indian Constitution, it depends on Justice, Liberty, Equality and Fraternity. We 

are now very sad to say that the things are going in an opposite direction. This 

country is totally worried about it. What can we discuss? We can discuss the 

Constitutional rights of the minorities. Article 14, Article 25, Article 29(1), Article 

29(2), Article 30 and Article 347 all are pertaining to the right of the minorities in 

the Constitution. Now, what is happening? All these rights are curtailed. Things 

are now going in an opposite direction. I would like to say that our forefathers 

had a dream. This Government is spoiling the entire thing.  

Sir, if anybody asks as to what exactly is the saddest day as far as the 

secular India is concerned, we can say only one thing and that is, 6th December, 

1992 when the demolition of Babri Masjid took place. Babri Masjid was 

demolished under the leadership of right-wing forces.  

 On that day, what happened? Those who demolished the Babri Masjid 

shouted a slogan. What exactly is that? Yeh toh keval Jhanki hai, Kashi Mathura 

baaki hai. Those who demolished Babri Masjid, travelled through the same path. 
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We have to realize it.  

 The Archaeological Survey of India is playing another trick. What are they 

saying? They have listed 172 worship places. They are also going in that 

direction. They are also creating that kind of confusion in this system. The 

Government is having a determination that things should not go in that direction.  

 At the same time, the Government is also really spoiling the things. 

Regarding the Worship Act, 1991, the Allahabad High Court gave a Judgement. 

They went for appeal.  

 When they went for appeal, that order was nullified, and they have given 

a clear direction. I would like to say that it is like a silver lining for the courts. We 

can be proud of that judgement. That is one thing I want to say.  

 All those people are going for this kind of survey and things like that. When 

the ASI people went to the Sambhal Mosque, they were also shouting the 

slogan, Jai Shree Ram. That is there.  

 Five people were shot dead. For what reason? Innocent people died. They 

encroached their mosque and shouted slogans. The devotees were put to this 

kind of harassment. We can very well understand something more.  

   What is there? It is hooliganism. The Government itself is doing this  kind 

of thing. What is this? I am asking a simple question. If fence itself is spoiling, 

who will save? Fence is for protection. If fence itself needs protection, who will 

save this country? May God save this country!  

 Things are going on in a different way. I want to say about mob lynching. 

It has become a regular phenomenon. Bulldozing the houses and stopping those 



 
13.12.2024  1194 

 
 

minorities are also there. Hate speeches are spreading in the country. New 

legislations are made in different States. These types of things are going on. 

Social and economic marginalisation of the minorities is also happening in this 

country. 

We have to realize that you should not ignore Pandit Jawaharlal Nehru 

and Mahatma Gandhi Ji. 

 Mahatma Gandhi Ji said a civilization can be judged by the way it treats 

the minorities. How are you treating the minorities? That is the criteria for judging 

the country’s prestige.  

 Similarly, Pandit Jawaharlal Nehru said the real test of democracy is the 

ability of even the weakest minority to feel secure. Gandhi Ji had a dream. Pandit 

Jawaharlal Nehru had a dream. Unfortunately, this country is going in a different 

direction.  

 Sir, this is an era of political brightness.  

 Now, I come to the issue of judiciary. Nobility, credibility, independency of 

the court is a marvellous thing. If this is maintained, we can very well know the 

consequences which are going to happen.  

 Towards the end, I have two more points. One is with regard to Manipur. 

Manipur is still burning. The Prime Minister has not gone there. He has travelled 

throughout the world but he is not going to find out the reality there. That is the 

thing.  

 We talk about inclusiveness. In our society, the most neglected section is 

physically handicapped, the differently abled. They are not getting justice. They 
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are still paralysed. I humbly appeal to the Government to take very serious steps 

for the welfare of these people.  

SHRIMATI DAGGUBATI PURANDESWARI (RAJAHMUNDRY):  Sir, at the 

outset, I would like to thank you for having given me the opportunity to take 

part in this historical discussion on 75 years of journey of our Indian 

Constitution.  I deem it a great honour and privilege to take part in this 

discussion today. It would be our bounden duty to pay our respect to the 

framers of our Constitution. 

One of the tallest statesmen of our country, Dr. Babasaheb Bhimrao 

Ambedkar ji, chaired the Drafting Committee and 389 Members of the 

Constituent Assembly also contributed to the framing of our Constitution. 

Besides them, Shri B.N. Rao ji was the Constitutional Advisor at that point of 

time and Shri S.N. Mukherjee was the chief draftsman of our Constitution.  

It is pertinent here to draw the attention of the respected House to the 

observations made by Professor Tom Ginsberg who was a professor of the 

University of Chicago. He studied very closely and analysed 200 Constitutions 

across the world, which were adopted after 1798. He categorically mentioned 

that the relevance of these Constitutions was for a period of 17 years. When we 

look around and take into consideration the countries around our country, we 

realise that Sri Lanka has replaced its Constitution thrice; Pakistan has replaced 

its Constitution six times, and Nepal has replaced its Constitution five times. But 

we have a great Constitution which has withstood the time and has completed a 

journey of 75 years. Therefore, on behalf of 140 crore Indians, I would like to 
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thank the hon. Prime Minister, Shri Narendra Modi ji for having declared 

November 26th as Constitutional Day, which is but a befitting tribute to the 

framers of our Constitution.  

Sir, ours is recognised to be the second oldest Constitution and also 

perceived to be one of the longest and detailed documents, which also 

encompasses the pluralistic values of our country. We need to realise here that 

this is simply not a legal document. It is our moral guide. It seeks to provide  

equal rights and opportunities to the citizens of our country.  

The outstanding feature of our Constitution is the balance that it displays 

between adaptability and rigidity. I say adaptability because it has withstood 106 

amendments. It has subsumed 106 amendments and I say rigidity because it 

has not lost and has not compromised with the core values at all.  I would here 

like to quote the words of Babasaheb Ambedkar:  

“The Constitution is not a mere lawyer’s document and its spirit is 

always the spirit of the age.” 

This reflects the strength of our Constitution. The appreciable aspect of 

our Constitution is that it simply does not seek to correct the wrong things which 

were done with many sections of our society, but it also seeks to address the 

challenges of an evolving modern society. 

Many of the western democracies have shirked away or rather shied away 

from giving the women in their country equal rights right until 1960s. But it was 

our Constitution which gave the women of our country equal voting rights even 

as early as 1949 and this was a revolutionary decision at that point of a time. It 
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simply does not give equal voting rights to women, but it also ensures equality 

of women and protects them from discrimination which is reflected in various 

Articles of our Constitution. For example, Article 14 ensures equality before law 

and equal protection of laws. Article 15 prohibits discrimination of any State on 

gender basis. Article 16 ensures equality of opportunity in employment. Article 

39D ensures equal pay for equal work. Article 42 directs the State to provide 

humane working conditions and  maternity relief. There are many more Articles. 

The reason why I am quoting these Articles here today is that these various 

Articles have been made possible, and have found their way into the Constitution 

of India because of the great work done by 15 wonderful, great, and brave 

women of the Constituent Assembly.  

Sir, I would like to quote some of them, and also remind the House the 

work that they have done. Shrimati Sarojini Naidu was one of them, and she 

promoted the importance of national identity symbolized in the National Flag. 

Sir, Begum Qudisia Aizaz Rasulji, who strongly opposed communal 

reservations, advocated minority education. Shrimati Ammu Swaminathan 

about whom one of the colleagues had just mentioned, was fondly called 

Ammukutty.  She spoke on the economic issues and the problems of women 

workers. Shrimati Hansa Jivraj Mehtaji had advocated fundamental rights and 

rights for women too. Here, I would like to quote Shrimati Hansa Jivraj Mehtaji’s 

interventions on two important issues. One was on the purdah system, and the 

other was on the Uniform Civil Code. Sir, on the purdah system, she said, and I 

quote: “It is an inhuman custom which still exists in parts of India.  
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Unfortunately, we were told that raising this question will hurt the religious 

susceptibilities of some people. As far as the Hindu religion is concerned, it does 

not enjoin purdah, Islam does. But, I feel that Islam will better rid of this evil. Any 

evil practised in the name of religion cannot be guaranteed in the Constitution.” 

This is what she observed about the purdah system. 

Sir, on the Common Civil Code, she said, and I quote:  

“The other item to which I wish to draw the attention of the House 

is the Common Civil Code. To my mind, this is much more important 

than even the National Language. We have too many personal laws 

in this country, and these personal laws are dividing the nation 

today. It is, therefore, very essential if we want to build up one 

nation to have one civil code. It must, however, be remembered that 

the civil code that we wish to have must be on par with or in advance 

of the most progressive of the personal laws in the country. 

Otherwise, it would be a retrograde step, and it will not be 

acceptable to all.” 

Sir, Shrimati Vijayalakshmi Panditji emphasized India's role in protecting 

global peace.  We had Shrimati Rajkumari Amrit Kaurji who supported 

extensively women's political participation. We had Shrimati Sucheta Kripalani, 

who emphasized the need for ensuring political rights for women. Shrimati 

Renuka Ray intervened on women's rights issues.  Shrimati Leela Roy was 

deeply committed to gender equality. Shrimati Purnima Banerjeeji vehemently 

argued that power should lie with the people. Shrimati Annie Mascarene strongly 
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argued for democratic reforms, considering that to be vital for a strong India. 

Shrimati Dakshayani Velayudhan, the only dalit woman, as was mentioned 

earlier, in the Constituent Assembly fought vociferously for doing away with 

untouchability, and also equal opportunities to all.  Shrimati Kamala Chowdhury 

was committed to rural development. Shrimati Durgabai Deshmukh, whom we 

all know, was instrumental in setting up family courts in the country, and Shrimati 

Malati Choudhury advocated for land reforms, social justice, and rural welfare 

policies to the women in rural India.  

Sir, these remarkable women have left an indelible mark on the 

Constitution of India, and it is living up to this spirit of the Constitution.   Being 

inspired by the work done by, as somebody had mentioned earlier, the mothers 

of the Constitution, Shri Narendra Modiji has defined a new India's growth story 

wherein it is no longer women development, but rather women-led development.  

Today, women in our country would no longer be passive recipients of the 

benefits of certain schemes, but rather to promote women-led development, our 

focus should be on nutrition, health, and education, which is exactly what the 

Narendra Modiji-led Government is doing today. 

Sir, the Direct Benefit Transfer Scheme under the Pradhan Mantri Matru 

Vandan Yojana and the Pradhan Mantri Surakshit Matritva Abhiyan has today 

resulted in healthy mothers giving birth to healthy children and thereby a healthy 

nation. Access to sanitation has improved the health of the women in the 

country. The Schemes like Sukanya Samridhhi Yojana and Beti Bachao, Beti 

Padhao have actually facilitated girl child education. The financial inclusion for 
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women in the country today has been facilitated through the Pradhan Mantri 

Jan-Dhan Yojana. The Maternity Benefit (Amendment) Bill, which has sought to 

extend the paid maternity leave for women from 12 weeks to 26 weeks, has 

ensured that the children of our country do get the mothers’ care. The Namo 

Drone Didi has empowered our women farmers in rural India. The micro finance 

that we are actually facilitating for the women in our country has converted them 

into entrepreneurs under the Stand-Up India Scheme. 

 Sir, here I would be failing if I do not mention the Nari Shakti Vandan 

Adhiniyam, which provides for 33 per cent reservation for women in Parliament 

as well as in the Assemblies. This is simply not just a facilitation of women 

coming forward, but we must understand and realize that this actually gives an 

opportunity to an entire dormant talent pool to come forward and take on the 

leadership role in our country. These interventions by the Narendra Modi-led 

Government have metamorphosized women to become leaders and key 

contributors to India's growing story. This only reflects the fact that our 

Constitution continues to shape the Indian governance as well, as it has been 

enshrined in the Constitution. Article 38 reads that the State is required to 

promote the welfare of the people by ensuring a social order that is just, social, 

economic and political. 

However, Sir, the evolution of our Constitution has not been without 

challenges, and this would also mean the challenges that the framers of our 

Constitution had faced even when they had to ensure the security and welfare 

of the millions of people who were displaced during the partition. Yet, amidst all 
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the violence and the uncertainty of the day, the framers of our Constitution had 

met meticulously and religiously, and they have successfully given a Constitution 

to a country of exceptional diversity.  

Sir, here, Dr. Babasaheb Ambedkar ji was a little apprehensive about the 

success of our Constitution when he said:  

“Indeed, if I may say so, if things go wrong under the new 

Constitution, the reason will not be that we had a bad Constitution. 

What we will have to say is, that Man was vile.” 

Sir, his words have come true. Our Constitution has been amended 106 

times since 1950. And, even so, our tall leaders have accepted various 

responsibilities when the Constitution was being framed. For example, Late 

Babu Rajendra Prasad ji had kept the records; Babasaheb Ambedkar ji had 

chaired the Drafting Committee; and the Iron Man of our country, Sardar 

Vallabhbhai Patel took it upon himself to actually bring a consensus among the 

minorities and the other communities in our country. At this juncture, it is very 

important to recall the observations of Sri Jawaharlal Nehru ji when he said:  

“Therefore, while we make a Constitution which is sound and as 

basic as we can, it should also be flexible and for a period we should 

be in a position to change it with relative facility.” 

Sir, at that point of a time, it might have sounded very innocently apt, but 

the irony is that just about a year and a half after the Constitution was adopted 

in 1950, on the 18th of August 1951, the first draconian amendment was made 

to the Constitution, and that too, to Article 19(1)(a) of the Constitution wherein 
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freedom of expression, which was guaranteed under this Article, was actually 

curtailed and curbed. This move was bitterly opposed by Shri Shyama Prasad 

Mukherjee when he said:  

“You are treating this Constitution as a scrap of paper.” 

 Sir, our Preamble was not spared. Many of my colleagues have actually 

spoken about it when the words ‘socialist’ and ‘secular’ were introduced into the 

Preamble. At that point of time, Baba Saheb Ambedkar Ji had vehemently said 

that ‘socialist’ should not be added in the Preamble of the Constitution because 

no one typical governance style should be imposed upon the citizens of our 

country. Of course, the emergency of 1975-77 is a stark reminder of the violation 

of the provisions of the Constitution and an encroachment on the Fundamental 

Rights of the citizens of our country. Since the adoption of our Constitution, the 

Union Government had 134 times dismissed democratically elected 

Governments largely during when the principal Opposition party was in power. 

And, for the first time, I would like to emphasize on the word ‘ironically’ because 

it was on the 20th of June, 1951 that Article 356 was imposed in Punjab too. 

 Sir, Article 356 actually vests wide powers in the Central Government to 

stamp its authority on the State Governments. Though this Article, at that point 

of a time, was meant to preserve the integrity and the unity of our country, it has 

been blatantly used to oust democratically elected Governments that were led 

by opponent parties. This Article was borrowed from the Government of India 

Act of 1935.  Ironically, the leaders of the freedom struggle had opposed the 

invocation of Article 93 from the Government of India's Act of 1935. The 
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Britishers did not invoke it. But later on, it had found its way into our Constitution, 

and the reason why it was incorporated was to ensure stability in the post-

Independent country. Baba Saheb Ambedkar Ji had called this Article a dead 

letter. But this Article has been misused a majority of times.  

 Here, I cannot refrain from recalling the experience of my late father, Shri 

N.T. Rama Rao ji, when he was undemocratically ousted out of power when 

Srimati Indra Gandhiji was the Prime Minister of the country. But it is thanks to 

the BJP, the principal party in the NDA Government today, and the love and 

affection of the people of Andhra Pradesh that have actually seen him reinstalled 

in the State of Andhra Pradesh. ....(Interruptions)  

Sir, it would be pertinent here to recall the comments from an Editorial of 

The Economist. The Economist in its Editorial had written, ‘A ruler who regards 

his opponents as demons, is liable to start behaving like one. Mr. Nixon, 10-

years out of American presidency, has yet to say sorry. Mrs. Gandhi, four years 

back in power in India, is into her dirty tricks again.’ This is what The Economist 

said. It is not what I said.  

 Sir, to conclude, the Constitution of India is not simply a compilation of 

Schedules and Articles. Neither does it simply seek to establish institutions, but 

it is rather a transformative one. The various provisions in our Constitution seek 

to ensure social and economic justice to all the citizens of our country. 

 Today, rising above all political considerations and ideologies, it is our 

bounden duty to pay respect to the 75 years’ journey of our Constitution. The 

interpretation of our Constitution has been shaped by interventions of various 
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sections of society, and we cannot leave the judiciary far behind. Our judiciary 

too has been a part of this evolution journey wherein, when it was necessary, 

they had worked closely with the Governments, but when it was so desired, the 

judiciary did not hesitate from striking down laws, policies, and, at the same time, 

amendments too to uphold the basic structure of our Constitution. 

 Sir, when our Constitution was being framed, the framers of our 

Constitution were both men and women, leaders from different parties, leaders 

belonging to various ideologies, from different castes, creeds, and backgrounds. 

So, today we can never say that the Constitution belongs to any one particular 

person, party, or ideology. This Constitution belongs to India, and this is what is 

very, very inspiring. 

 Sir, the oldest and the longest Constitution of the world today seeks to 

realize the dream of every Indian citizen. And, that dream, if I were to put it in 

the words of poet Iqbal, is to realize a country which is Saare Jahan 

Simultaneous elections Achcha Hindusita Hamara.  

 Jai Hind, Sir. 

सु®ी इकरा चौधरी (कैराना) : धÆयवाद सभापित महोदय, आपने मुझे इस िवशेष चचाª पर बोलने 

का मौका िदया ।  भारत के संिवधान के 75व¤ वषª कì चचाª के मौके पर म§ सबसे पहले संिवधान बनाने 

वालŌ कì दरूŀिĶ को सलाम करती हóं ।  एक यवुा सांसद के तौर पर, म§ अपनी उÌमीदŌ को संिवधान 

के साथ जोड़कर खास तौर पर ये बताना चाहती हóं िक आज हमार ेदशे म¤ िपछडे़ दिलत अÐपसं´यक 

समुदाय को िकस तरह अपन ेसंवैधािनक अिधकारŌ और आजािदयŌ कì िहफ़ाज़त के िलए हर रोज़ 

मुिÔकल¤ झेलनी पड़ती ह§ ।   

सर, म§ डॉ. बी. आर. अंबेडकर के कथन से अपनी बात रखना चाहóगँी ।  उÆहŌन ेकहा था- 
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‘मुझे अपने भारत दशे पर फù है िक िजसके पास ऐसा संिवधान है जो लोकतंý, समाजवाद और 

सेकुलåरºम को संजोता है । ’ लेिकन आज ऐसा लगता है िक जैसे संिवधान कì िकताब तो है, पर 

इस ेचलाने वालŌ का ईमान गुम हो गया है ।  आज िहंदÖुतान म¤ हर वगª को िकसी न िकसी चनुौती का 

सामना करना पड़ रहा है ।  मगर अÐपसं́ यक, खासतौर पर मुसलमानŌ पर जो कहर टूटा है, वो 

िकसी स ेिछपा नहé है ।  ये लोग िसफ़ª  अपने मज़हबी पहचान कì वजह स ेिनशाने पर ह§ ।  संिवधान 

का अनु̧ छेद 15 कहता है िक िकसी भी नागåरक के साथ धमª, जाित, या िकसी और वजह स ेभेदभाव 

नहé होना चािहए, लेिकन हक़ìकत इसके उलट है ।  हालात इस कदर िबगड़ चकेु ह§ िक Hate 

Speech, Mob-lynching, Bulldozer Ĭारा घरŌ को िगराने कì घटनाए ंआम हो गई ह§,   खासतौर 

पर उ°र ÿदेश म¤, जहां  ऐसा लगता है जैसे कानून के नाम पर जंगलराज चल रहा हो ।   

सर, संभल म¤ जो हòआ, वो सबके सामने है ।  पिुलस के संर±ण म¤ िनदōष लोगŌ कì हÂया कì 

गई और सरकार न ेचÈुपी साध ली ।  अÐपसं´यकŌ पर िहंसा बढ़ती जा रही है, मगर स°ा म¤ बैठे 

लोग या तो आंख¤ मूंद ेहòए ह§ या िफर इन घटनाओ ंको बढ़ावा द ेरहे ह§ ।  हद तो तब हो जाती है, जब 

Æयायपािलका कì बात भी अनसनुी कर दी जाती है ।  सÿुीम कोटª  न ेMob-lynching पर 11 सूýीय 

िनद¥श जारी िकए थ े।  इसम¤ साफ कहा गया था िक राºय सरकार¤ और पिुलस इस तरह कì घटनाओ ं

को रोकने और दोिषयŌ पर स´त कारªवाई करने के िलए िजÌमेदार ह§, लेिकन आज भी इन िनद¥शŌ 

पर अमल नहé हो रहा है ।  हाल ये है िक Mob-lynching को रोकने कì बजाय स°ा म¤ बैठे लोग 

आग म¤ घी डालन ेका काम कर रहे ह§ ।  उनकì जुबान स ेऐसी बात¤ िनकलती ह§, जो नफरत को और 

बढ़ावा दतेी ह§ ।  य ेअशांित अब इतनी गहराई तक फैल चकुì है िक हमार ेसमाज के धमªिनरप±े चåरý 

पर गंभीर सवाल उठ रहे ह§ ।  साल कì शŁुआत म¤ कई राºयŌ म¤ दकुानदारŌ को अपन ेनाम बोडª पर 

लगाने के िलए मजबूर िकया गया ।  इस ेसेहत और सरु±ा के कानूनŌ का िहÖसा बताया गया, मगर 

असल मंशा कुछ और थी ।  ये कदम खासतौर पर मुिÖलम दुकानदारŌ को िनशाना बनाकर उठाया 

गया तािक उनकì रोजी-रोटी पर चोट कì जाए ।    

सर, मरुादाबाद म¤ एक मुिÖलम डॉ³टर को िहंदू बाहòÐय मोहÐले म¤ घर खरीदन ेपर िवरोध 
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झेलना पड़ा ।  वजह बताई गई िक इसस ेमोहÐल ेकì सामािजक शांित िबगड़ जाएगी ।  अब आप ही 

बताइए, ³या ये वजह जायज़ है? असल म¤, ये छोटी-बड़ी घटनाए ं इस बात का सबूत ह§ िक 

साÌ ÿदाियकता को बढ़ावा दनेे वाले बयान और नीितयां हमार ेसमाज को अंदर स ेखोखला कर रही 

ह§ ।  उ°र ÿदेश म¤ यित नरिसहानंद न ेबेहद घिटया बयान िदए, लेिकन सरकार इन बयानŌ पर कोई 

कारªवाई नहé कर रही है ।  Hate speech न केवल जन मानस के िवचारŌ को ÿदिूषत करती है 

बिÐक इसने अब संवैधािनक पदŌ पर बैठे लोगŌ को भी ÿभािवत िकया है ।  अभी हाल ही म¤ माननीय 

उ¸च Æयायालय, इलाहाबाद के माननीय Æयायाधीश न ेऐसे बयान िदए, िजसका स²ंान खदु माननीय 

सÿुीम कोटª  को लेना पड़ा ।  संिवधान के अनु̧ छेद 29 और 30 न ेअÐपसं´यकŌ को उनके मज़हबी 

और सांÖकृितक हक िदए ह§ तािक वो अपनी पहचान को बचा सक¤  और अपने सÖंथान चला सक¤ , 

लेिकन आज उÆहé हकŌ पर हर तरफ स ेचोट कì जा रही है ।  व³फ जैसे िबल लाकर उनके धािमªक 

अिधकारŌ को छीनने कì कोिशश कì जा रही है ।  आज अÐपसं́ यक समुदायŌ को संिवधान Ĭारा 

िदए गए अपने बुिनयादी अिधकार पान ेके िलए लंबी लड़ाइयां लड़नी पड़ रही ह§ ।  ऐसे कई मामलŌ 

म¤ अदालत न ेÆयाय देकर संिवधान कì र±ा कì है, लेिकन अदालती ÿिøया म¤ समय लगने कì वजह 

स ेदशे के सामािजक ताने-बाने को भारी नुकसान उठाना पड़ता है ।   

 िमसाल के तौर पर इलाहाबाद हाई कोटª  ने वषª 2004 के मदरसा ए³ट को रĥ कर िदया था, 

िजससे मदरसŌ के संचालन पर सवाल उठे थे ।  हालांिक सÿुीम कोटª  ने इस फैसले को पलट िदया 

और ए³ट को वैध करार िदया ।  लेिकन, इस ÿिøया म¤ जो समय लगा, उसने अÐपसं́ यकŌ को 

बेचैनी और संघषª के दौर म¤ डाला है ।  इसी कड़ी म¤ Èलेसेज ऑफ विशªप ए³ट, 1991 भी आता है ।  

कई अÆय अिधकार भी ह§, िजÆह¤ इसी तरह से अदालती लड़ाइयŌ म¤ उलझाया जा रहा है ।  यह 

िÖथित न केवल अÐपसं́ यकŌ के अिधकारŌ कì राह म¤ Łकावट है बिÐक "Justice delayed is 

justice denied" जैसी कहावत को िसĦ करती है ।  … (Óयवधान) 

 म§ इस सदन से दिुनया भर के अÐपसं´यकŌ कì आवाज उठाना चाहती हóं ।  खास तौर पर 

हमारे पड़ोसी देश बांµलादेश म¤ अÐपसं́ यकŌ के साथ जो हो रहा है, वह िदल को गहराई तक चोट 
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पहòंचाने वाला है ।  उनके जान-माल कì हÂया कì जा रही है ।  बांµलादशे हो, िहÆदÖुतान हो या कोई 

और दशे हो, अÐपसं́ यकŌ कì सरु±ा, इºजत और अिधकारŌ कì िहफाजत हर सरकार के िलए 

सबसे पहली िजÌमेदारी होनी चािहए ।  म§ इस सदन से अपने देश के अÐपसं́ यकŌ के साथ बांµलादेश 

के पीिड़त अÐपसं́ यकŌ कì आवाज को एक साथ उठाना चाहती हóं ।  यह वĉ कì पकुार है िक हम 

सब िमलकर यह सिुनिĲत कर¤ िक िकसी भी इंसान को उसकì पहचान या मजहब के कारण डर कर 

जीने पर मजबूर न होना पड़े ।  जहां हक छीने जाते ह§, वहां अमन खो जाता है ।  यह बात हर सरकार 

को समझनी चािहए ।  अगर हम सच म¤ अपने संिवधान का सÌमान करना चाहते ह§ तो हम¤ नफरत 

और भेदभाव को खÂम करना होगा ।  हम¤ यह िदखाना होगा िक यह मुÐक हर वगª, हर जाित, हर धमª 

और हर समुदाय का है ।  जब तक ऐसा नहé होगा, तब तक संिवधान कì आÂमा िससकती रहेगी ।   

 सर, म§ अपनी बात को खÂम करते हòए एक शेर अजª करना चाहती हóं – 

“ये दाग़ दाग़ उजाला, ये शबगज़ीदा सहर 

वो इÆतज़ार था िजसका, ये वो सहर तो नहé । ”    

 

 लेिकन, अगर इस सदन म¤ बैठे हम सभी सदÖय यह ठान ल¤ िक हम¤ संिवधान के मूÐयŌ को 

लागू करना है और उसे लागू करने का ÿयास कर¤ तो वह सबुह जłर आएगी, िजसके िलए लाखŌ 

भारतवािसयŌ ने अपनी जान कì कुबाªनी दी है ।   

 اس  مجهے نے اپٓ  صاحب، چيرمين محترم): کيرانہ( چودهری اقِرا محترمہ[

 موقع  کے چرچہ  کی سال  75 کے ائٓين کے بهارت  ديا۔ موقع کا بولنے  پر  موضوع

 ايک ہوں۔ کرتی سلام کو دوردرشِٹی کی والوں بنانے ائٓين پہلے سے سب ميں پر

 کر  جوڑ  ساته  کے ائٓين  کو اميدوں  اپنی ميں  پر طور کے پارليمينٹ رُکن  نوجوان

 اقليتی دلت، پچهڑے، ميں مک ہمارے اجٓ کہ ہوں چاہتی بتانا يہ پر طور خاص

 روز  ہر لئے کے حفاظت کی ازٓاديوں اور  حقوق ائٓينی اپنے طرح کس کو سماج

  ہيں۔ پڑتی جهيلنی مشکلات
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  گی۔ چاہوں رکهنا بات اپنی سے کتهن کے بی۔ارٓ۔امبيڈکر ڈاکٹر ميں سر،  

 ايسا پاس کے جس کہ ہے فخر پر ديش بهارت اپنے مجهے ۔ تها کہا نے انہوں

 لگتا  ايسا اجٓ ليکن ہے۔ سنجوتا کو  سيکولرزم اور سماجواد لوکتنتر، جو ہے  ائٓين

 ہے۔  گيا ہو گُم ايمان کا  والوں چلانے  اسے پر ہے  تو  کتاب کی ائٓين  جيسے کہ ہے

 مگر  ہے، رہا پڑ کرنا سامنا کا چنوتی  کسی نہ کسی کو طبقے  ہر ميں ہندوستان اجٓ

 نہيں چهُپا سے کسی وه ہے، ٹوٹا کہر جو پر مسلمانوں پر  طور خاص اقليت،

 15 دفعہ کی ائٓين  ہيں۔ پر نشانے سے وجہ  کی  پہچان مذہبی اپنے صرف يہ ہے،

 بهيد سے وجہ اور کسی يا جاتی، دهرم، ساته کے ناگرِک بهی  کسی کہ ہے کہتا

 چکے  بگڑ  قدر اس حالات ہے۔  الُٹ کے اس  حقيقت  ليکن چاہئيے، ہونا نہيں بهاوُ 

 گِرانے کو  گهروں ذريعہ  کے  Hate Speech, mob lynching, bulldozer کہ ہيں

 ہے  لگتا ايسا جہاں ميں، پرديش اتر پر طور خاص ہيں، گئی ہو عام گهٹنائيں کی

  ہو۔  رہا چل راج جنگل پر نام کے قانون جيسے کہ

 ميں سنرکشن کے پولس  ہے،  سامنے کے سب وه ہوا جو  ميں سنبهل  سر،  

 ہنسا پر اقليتوں لی۔  ساده چُپی نے سرکار اور گئی کی ہتيا کی لوگوں نِردوش

 يا  ہيں ہوئے موندے انٓکهيں تو يا لوگ بيٹهے ميں ستاّ مگر ہے رہی جا بڑهتی

 پاليکا نيائے جب ہے، جاتی ہو تب تو حد ہيں۔ رہے دے بڑهاوا کو گهٹناوُں ان پهر

 11 پر mob lynching نے کورٹ سپريم ہے۔ جاتی دی کر سُنی ان بهی بات کی

 سرکاريں  راجيہ کہ تها گيا کہا صاف ميں اس تهے۔ کئے جاری نِرديش سوتری

 کرنے  کاروائی سخت پر دوشيوں اور روکنے  کو گهٹناوُں کی طرح اس پولس اور

 يہ  حال ہے۔ رہا ہو  نہيں عمل  پر نِرديشوں ان بهی اجٓ ليکن ہيں دار  ذمہ لئے کے

 ڈالنے  گهی ميں اگٓ لوگ بيٹهے ميں ستاّ بجائے کی روکنے کو  لنچنگ ماب کہ ہے

 اور  کو نفرت جو ہيں نکلتی باتيں ايسی سے زبان کی ان ہيں، رہے کر کام کا
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 سماج ہمارے ک ہے  چُکی پهيل  تک گہرائی اتنی اب اشانتی يہ ہيں،  ديتی  بڑهاوا

 ميں شروعات کی سال ہيں۔ رہے اٹُه سوال گمبهير پر چرتر نِرپيکش دهرم کے

 گيا  کيا مجبور لئے کے لگانے پر بورڈ نام اپنے کو دوکانداروں ميں راجيوں کئی

 اور کچه  منشا اصل مگر گيا بتايا حصہ کا قانونوں کے سُرکشا اور  صحت اسے

 کی  ان تاکہ  گيا اٹُهايا کر  بنا نشانہ  کو دوکانداروں مسمل پر طور خاص قدم يہ تهی۔

  جائے۔  کی چوٹ پر روٹی روزی

 خريدنے  گهر ميں محلے بہول ہندو کو ڈاکٹر مسلم ايک ميں مرادابٓاد سر،  

 بگِڑ  شانتی سماجی کی محلے سے اس کہ گئی بتائی وجہ پڑا۔  جهيلنا وِروده پر

 بڑی چهوٹی يہ ميں  اصل ہے؟  جائز وجہ يہ کيا بتائيے ہی  اپٓ اب گی۔ جائے

 نيتياں  اور بيان دينوالے بڑهاوا کو سامپردائيکتا کہ ہے ثبوت کا بات اس گهٹنائيں

 نرسنہانند يتی ميں پرديش اتر  ہيں۔ رہی کر  کهوکهلہ سے اندر  کو سماج ہمارے

 نہيں  کاروائی بهی کوئی پر بيانوں ان سرکار  ليکن دئيے۔ بيان گهٹيا حد بے  نے

 بلکہ ہے کرتی پردوشِت کو وِچاروں کے ادٓمی عام صرف نہ اسپيچ ہيٹ رہی۔ کر

 ابهی   ہے۔ کيا پربهاوِت بهی کو لوگوں بيٹهے پر  پدوں سمويدهانِک اب نے  اس

 بيان  ايسے نے  دهيش نياے ماننئے کے ابٓاد الہ نيايالئے، اچُ ماننئے ميں ہی حال

 اور  29 دفعہ کی ائٓين پڑا۔  لينا  کو کورٹ سپريم  ماننئے خود سنگيان کا جس   دئے

 پہچان اپنی وه تاکہ ہيں دئے حق سانسکرتِک اور مذہبی کے ان کو اقليتوں ميں 30

 طرح  ہر پر حقوق انہيں اجٓ ليکن سکيں چلا سنستهان اپنے اور سکيں بچا کو

 چهيننے  کو ادهِکاروں دهارمِک کر لا بِل جيسے وقف  ہے۔ رہی  جا کی  چوٹ سے

 اپنے  گئے دئے دوارا سموِدهان کو طبقے اقليتی اجٓ ہے۔ رہی جا کی کوشش کی

 معاملوں  کئی ايسے ہيں۔ رہی پڑ لڑنی لڑائياں لمبی لئے کے پانے ادهيکار بنيادی

 پرکِريا  عدالتی ليکن ہے، کی رکشا کی سموِدهان کر  دے انصاف نے عدالت ميں
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   ہے۔  پڑتا اٹُهانا نقصان بهاری کو بانے تانے سماجِک سے وجہ کی لنے وقت ميں

 ردّ  کو ايکٹ مدرسہ کے 2004 سال نے کورٹ ہائی ابٓاد الہ پر طور کے مثال  

 سپريم حالانکہ تهے اٹُهے سوال پر سنچالن کے مدرسوں سے جس تها ديا کر

 پرکريا  اس ليکن ديا، قرار ويده کو ايکٹ اور  ديا پلٹ کو فيصلے اس  نے کورٹ

 ڈالا  ميں دور کے سنگهرش اور چينی بے کو اقليتوں نے اس  لگا وقت جو ميں

 دوسرے  کئی ہے۔ اتٓا بهی 1991 ايکٹ ورشِپ افٓ پليسز ميں کڑی اسی ۔ ہے

 يہ ہے۔ رہا جا الُجهايا ميں لڑائيوں  عدالتی سے طرح  اسی جنہيں ہيں بهی ادهِکار

 Justice بلکہ ہے رُکاوٹ ميں راه کی ادهيکاروں کے اقليتوں صرف نہ حالت

delayed is justice denied  مداخلت( ہے  کرتی ثابت کو کہاوت جيسی (  

 خاص  ہوں۔ چاہتی اٹُهانا  اوٓاز کی اقليتوں  کے  بهر دنيا سے  ايوان اس ميں  

 وه ہے رہا ہو جو ساته  کے اقليتوں ميں ديش بنگلہ ديش پڑوسی ہمارے پر طور

 ہے۔ رہی جا کی ہتيا کی مال جان کے ان ہے والا پہنچانے چوٹ تک گہرائی کو دل

 اور عزت سُرکشا، کی اقليتوں ہو ديش اور کوئی يا ہو، ہندوستان ہو، ديش بنگلہ

 ميں چاہئيے ہونی داری ذمہ  پہلی سے سب لئے کے سرکار ہر حفاظت کی حقوق

 اقليتوں  پيڑت  کے ديش  بنگلہ ساته  کے اقليتوں کے ديش اپنے سے  ايوان اس

 يہ ملک سب ہم کہ ہے پکُار کی وقت يہ   ہوں۔ چاہتی اٹُهانا ساته  ايک کو آواز کی

 جينے  کے ڈر پر بنياد کی مذہب يا پہچان کی اس کو انسان بهی کسی کہ کريں طے

 يہ  ہے۔ جاتا کهو امن وہاں ہيں جاتے چهينے حق جہاں  پڑے۔ ہونا نہ مجبور  پر

 کرنا  سمّان کا ائٓين اپنے ميں سچ ہم اگر چاہئيے۔ سمجهنی کو سرکار ہر بات

 کہ ہوگا دِکهانا يہ ہميں ہوگا کرنا ختم کو بهاوُ  بهيد اور نفرت ہميں تو ہيں چاہتے

 ہوگا نہيں ايسا تک جب ہے۔ کا طبقے ہر  اور دهرم ہر جاتی، ہر ورگ، ہر ملک يہ

  گی۔ رہے سِسکتی اتٓما کی ائٓين تک تب
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   ہوں۔ چاہتی کرنا عرض شعر ايک  ہوئے کرتے  ختم کو بات اپنی ميں سر  

 سحر گزيده شب يہ اجالا  داغ داغ يہ      

  نہيں  تو  سحر وه يہ کا جس تها انتظار وه

 ائٓين  ہميں کہ ليں ٹهان يہ ممبران سبهی  ہم  بيٹهے ميں ايوان اس اگر ليکن،  

 صبح  وه تو کريں کوشش کی کرنے لاگو اسے اور ہے کرنا لاگو کو موليوں کے

 دی  قربانی کی جان اپنی نے ہندوستانيوں لاکهوں لئے کے جس گی۔ آئے ضرور

  ] ہے۔
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®ी हनुमान बेनीवाल (नागौर) : धÆयवाद सभापित जी ।  आज सदन म¤ भारत के सिंवधान कì 75 

वषŎ कì गौरवशाली याýा पर चचाª हो रही है ।   

सभापित जी, सदन के हमारे साथी िवĬान सदÖयŌ ने, प± व िवप± दोनŌ तरफ से, खशुी कì 

बात यह भी है िक सात घंटे से अलग-अलग उनके िवचार आए ।  उधर से भी िवचार आए और इधर 

से भी िवचार आए ।  सारी बात¤ खुल कर आई ं ।  िनिĲत łप स ेवÐडª के अंदर िहÆदÖुतान सबसे बड़ा 

लोकतांिýक देश है और दूसरे देश िहÆदÖुतान को फॉलो करते ह§ ।  इस धमªिनरपे± देश म¤ हर Óयिĉ 

को अपना धमª मानने कì आजादी है ।  संिवधान न ेहम¤ जो ताकत दी है, शायद वÐडª के िकसी देश 

म¤ इतना ताकतवर संिवधान कहé नहé होगा ।  लोकतांिýक मूÐयŌ कì जो रखवाली िहÆदÖुतान के 

अंदर होती है, वह वÐडª के िकसी अÆय देशŌ म¤ नहé होती है ।  उदाहरण के तौर पर िहÆदÖुतान को 

िलया जाता है और यह वÐडª का सबसे बड़ा देश भी है 

 महोदय, हम¤ गवª है िक हम िवĵ के सबसे बड़े लोकतांिýक देश म¤ रहते ह§ ।  जहां संिवधान 

łपी पिवý úंथ को सवō¸च आदशª मानकर देश कì रीित-नीित बनती है ।  

 सभापित महोदय, 13 िदसंबर, 2001 को हमारी संसद के ऊपर हòए आतंकì हमले म¤ शहीद 

होने वाले सुर±ाकमê और कािमªकŌ को म§ नमन करता हóं ।  म§ बाबा साहब भीमराव अंबेडकर जी, सर 

छोटू राम जी, िशवाजी महाराज, महाराज सूरजमल जी, चंþशेखर आजाद जी, अशफाकउÐला खान 

जी, भगत िसंह जी और सभुाष चंþ बोस जैसे वीरŌ व महापŁुषŌ को भी नमन कłंगा ।  भगवान िबरसा 

मुंडा जी, सरदार उधम िसंह जी और जािलयांवाला बाग म¤ शहादत देने वाले वीरŌ, राजÖथान के 

मानगढ़ म¤ शहादत देने वाले मेर ेवीर आिदवािसयŌ का भी म§ नमन करता हóं ।  

 महोदय, िजनकì वजह से देश आजाद हòआ, िजनकì वजह से आजाद भारत म¤ संिवधान 

अंगीकृत हòआ, उनका मान-सÌमान करना हमारा परम कतªÓय है ।  बाबा साहब अंबेडकर जी ने कहा 

था िक संिवधान माý कानूनी दÖतावेज नहé है ।  यह हमार ेजीवन का सारथी है और सामियक 

आवÔयकताओ ंके अनŁुप है ।   

 सभापित महोदय, िहÆदÖुतान म¤ ÿÂयेक नागåरक को वोट का अिधकार देने कì पैरवी बाबा 
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साहब ने कì थी ।  अúंेजŌ के जाने के बाद, उस समय जब संिवधान ÿवर सिमित के सामने मामला 

आया तो यह बात चली थी िक वोट का अिधकार पढ़े-िलखे लोगŌ को िमले या जमéदारŌ को िमल ेया 

उ¸च जाित के लोगŌ को िमले, तब बाबा साहब ने इस बात को कहा िक वोट का अिधकार ÿÂयेक 

Óयिĉ को िमलना चािहए, जो िहÆदÖुतान के अंदर पैदा हòआ है और जो गलुामी के जंजीरŌ के अंदर 

रहा ।  उस समय अंúेजŌ का राज था ।   

 उससे पहले िजतने भी कालखंड आए, जहां िहÆदÖुतान के नागåरक गुलामी म¤ सास¤ ले रहे 

थे, इसिलए ÿÂयेक Óयिĉ को वोट करने का अिधकार िमले ।  बाबासाहेब ने ÿÂयेक Óयिĉ को वोट 

का अिधकार को िदलाया था, िजसकì बदौलत आज हम और आप सब इस संसद के अंदर बैठे ह§ ।  

बाबासाहेब ने कहा था िक सिदयŌ स ेगलुामी कì जंजीरŌ म¤ जकड़े ÿÂयेक Óयिĉ को वोट का अिधकार 

िमले, तािक वह अपने मन मुतािबक सरकार का चुनाव कर सके ।   

 सभापित महोदय, आज संसद हमले कì बरसी मनाई जा रही है ।  13 िदसंबर, 2001 को 

संसद पर आतंकì हमला हòआ था ।  सबसे पहली शहादत राजÖथान के बेटे जेपी यादव ने दी थी ।  

राजÖथान म¤ सीकर िजले म¤ बने नीम का थाना के रहने वाले जेपी यादव जी आतंिकयŌ से शेर कì 

तरह लड़कर वीरगित को ÿाĮ हòए ।  26 नवंबर, 1949 को हम भारत के लोगŌ ने Öवतंý भारत के 

संिवधान को अंगीकृत करने का संकÐप िलया था ।  जब हम सिंवधान कì इस गौरवमयी याýा को 

आगे बढ़ते हòए देखते ह§, तो नजर आता है िक देश के िकसी न िकसी कोने के अंदर हमार ेदिलत 

भाई, िपछड़े भाई और हमार ेआिदवासी भाई समानता के अिधकार को हािसल करने के िलए जूझ 

रहे ह§ ।  

 म§ राजÖथान कì बात कłंगा ।  जालोर िजल ेके साइला तहसील के सरुाणा गांव म¤ किथत 

तौर पर पानी कì मटकì को छूने पर िपटाई कì वजह से नौवé ³लॉस का एक ब¸चा इÆþ मेघवाल कì 

मौत हो गई थी ।  म§ खदु वहां गया था ।  पाली के सरकारी अÖपताल म¤ कायªरत कोिवड हेÐथ सहायक 

िजतेÆþ मेघवाल कì हÂया इसिलए कर दी गई थी िक वह मूंछ नहé रख सकता था । …(Óयवधान) 

केवल इस बात कì वजह से हÂया कर दी गई थी, ³यŌिक वह मंूछ रखता था । …(Óयवधान) 



 
13.12.2024  1214 

 
 

 हाल ही म¤ बालोतरा म¤ कुछ लोगŌ ने िवशनाराम मेघवाल कì हÂया कर दी थी ।  मेरे ससंदीय 

±ेý के खéवसर िवधान सभा ±ेý के तातवा गांव म¤ मेघवाल समाज के पåरवारŌ को कुछ दबंगŌ ने पीटा 

था, मगर वहां कì पिुलस कोई कारªवाई नहé कर रही है, जबिक राजÖथान के अंदर आपकì पाटê कì 

सरकार है ।  म§ मांग कłंगा िक आजादी के 75 सालŌ के बाद भी दिलतŌ और िपछड़Ō को उनका हक 

और अिधकार िमले और जो कानून है, ÿÂयेक Óयिĉ को Æयाय कैस े िमले, आप लोग ऐसा काम        

कर¤ ।  राÕůपित महोदया ने 26 नवंबर, 2024 को कहा था िक बाबासाहेब अंबेडकर जी कì ÿगितशील 

और समावेशी सोच कì छाप हमारे संिवधान पर अंिकत है ।  इस बात को देश कì सरकार लागू कर¤ 

और वह सोचे िक बाबासाहेब कì सामािजक सोच के अनसुार कायª ³यŌ नहé कर रहे ह§ ।   

 भाजपा के साथी सदÖयŌ न ेदेश म¤ लगाए गए आपातकाल का िजø िकया है ।  म§ भी यह 

कहता हóं िक आपातकाल गलत था ।  बहòत से लोगŌ को तकलीफ हòई थी, बहòत से लोगŌ को जेलŌ म¤ 

रहना पड़ा था ।  यह अ¸छी घटना नहé थी, लेिकन इंिदरा गांधी जी कì ŀढ़ इ¸छाशिĉ ने एक झटके 

म¤ बांµलादेश को पािकÖतान स ेअलग कर िदया था और पािकÖतान को सबक िसखाया था ।  आपको 

इस बात को भी याद रखना चािहए ।  

माननीय सभापित : आप कृपया अपनी Öपीच समाĮ कìिजए ।  

®ी हनुमान बेनीवाल : उस समय तो घोिषत आपातकाल था, लेिकन आज जो अघोिषत 

आपातकाल है, उसका ³या? कोई भी िसÖटम के िखलाफ बोल¤, तो सीबीआई, ईडी जैसी संÖथाए ं

उसकì आवाज को दबा देती ह§ ।  लोकतंý म¤ सभी अिधकार समान łप से लागू होने के बावजूद इस 

दशे के अÆनदाताओ ंको एमएसपी पर कानून बनाने कì मांग, काले कानूनŌ को वापस लेने तथा अÆय 

मांगŌ के िलए लंबा आंदोलन करना पड़ा है । …(Óयवधान) 

 महोदय, 700 से ºयादा िकसान शहीद हòए ह§ ।  तमाम हालातŌ को देखकर लगा िक एक 

तरफ देश कì सरकार आजादी का अमतृ महोÂसव मना रही है, दूसरी तरफ देश कì चनुी हòई सरकार 

िकसानŌ को आिथªक Æयाय नहé द ेपा रही है । …(Óयवधान) मेरी मांग है िक िकसानŌ कì कजªमाफì 

एवं एमएसपी को कानूनी माÆयता दनेे कì बात आप Öवीकार कर¤ ।  अभी शंभू बॉडªर या दूसरे बॉडªर 
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पर जो आंदोलन चल रहे ह§, आप िकसानŌ से बात कर¤ ।  संिवधान म¤ सहमित और असहमित दोनŌ 

को एक समान मूÐय के łप म¤ देखा गया है, लेिकन आज ³या हालात ह§? अगर कोई भी सांसद, 

कोई नेता, कोई भी Óयिĉ सरकार के िनणªय पर असहमित Óयĉ करता है, तो उसे दÔुमन कì नजर 

से देखा जाता है ।  यह ठीक नहé है ।  

 सभापित जी, म§ अंत म¤ एक और बात कहना चाहóंगा ।  मिणपरु देश का एक राºय है ।  हमार े

साथी भाइयŌ ने मिणपरु के हालातŌ पर िवÖतार से बात कì है ।  म§ पूछना चाहóंगा िक संिवधान म¤ 

कानून होने के बाद भी मिणपरु के हालात म¤ कब सधुार होगा । …(Óयवधान)  

SHRI M. MALLESH BABU (KOLAR): Hon. Chairperson Sir, thanks for giving 

me an opportunity to participate in the discussion on the Glorious Journey of 75 

years of the Constitution of India. … (Interruptions) 

As we celebrate the completion of 75 years of our Republic, let us take a 

moment to reflect on the monumental journey of our Indian Constitution, a 

document that serves as the bedrock of our democracy, the guardian of our 

liberties, and the blueprint for our nation's governance. … (Interruptions)  

HON. CHAIRPERSON: I have asked him to speak. He is speaking. Please listen 

to him. 

… (Interruptions) 

SHRI M. MALLESH BABU : The Indian Constitution drafted under the 

leadership of Dr. B. R. Ambedkar and with the contributions of visionaries like 

Pandit Jawaharlal Nehru, Sardar Patel, and many others is the longest written 

Constitution in the world. … (Interruptions)  

माननीय सभापित : बेनीवाल जी, Èलीज आप बैठ जाइए ।  I had given you three extensions. 

Please be seated. 
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… (Interruptions) 

SHRI M. MALLESH BABU : It represents the aspirations of a diverse and 

vibrant population, and its enduring relevance is a testament to its robustness 

and adaptability. … (Interruptions)  

Over the past 75 years, our Constitution has been amended 106 times to 

address emerging challenges and changing socio-political realities. These 

amendments reflect the dynamic nature of our democracy while staying true to 

its core principles.  

One of the foremost achievements of our Constitution is its role in 

establishing and nurturing democracy.  

माननीय सभापित : बेनीवाल जी, Èलीज आप बैठ जाइए ।  

… (Óयवधान) 

SHRI M. MALLESH BABU : For 75 years, India has remained a vibrant 

democracy, holding free and fair elections, ensuring peaceful transitions of 

power, and empowering citizens to choose their leaders. The Election 

Commission, established under the Constitution, has been pivotal in maintaining 

the sanctity of the electoral process. The Constitution has been instrumental in 

addressing historical injustices and promoting social equity. The principles of 

equality before the law and the abolition of untouchability have been 

transformative. The reservation system for Scheduled Castes, Scheduled 

Tribes, and Other Backward Classes has been a significant step towards 

achieving social justice. Through affirmative action, laws for women's rights, 

focus on marginalized communities, and vast powers given to the village 
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administration through Panchayati Raj, the Constitution has consistently 

championed equality.  

The integration of States and the efficient management of linguistic and 

cultural diversity reflect the success of federalism. The Indian judiciary, led by 

the Supreme Court, has played a crucial role as the guardian of the Constitution, 

ensuring checks and balances, thereby upholding Constitutional values. 

Landmark initiatives such as the Green Revolution, economic liberalization, and 

the recent push towards Digital India have their roots in the Constitutional vision 

of a welfare state.  

The Constitution's federal structure has allowed India to manage its vast 

diversity. By granting autonomy to States while maintaining the unity of the 

nation, it has ensured that the needs and aspirations of the different regions are 

addressed. Initiatives like ‘NITI Aayog’, have further strengthened the 

relationship between the Centre and the States. The ‘One Nation, One Ration 

Card’ scheme is a shining example of ensuring uniformity and inclusivity across 

States.  

 

माननीय सभापित : बेनीवाल जी, आपको चार बार बोल चकेु ह§ ।   

… (Óयवधान) 

माननीय सभापित : बेनीवाल जी, आप उनका अपमान कर रहे ह§ ।  वह अपनी Öपीच बोल रहे ह§ ।  

आप बैठ जाइए ।  

… (Óयवधान) 

SHRI M. MALLESH BABU : Under the current NDA Government, several 
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transformative initiatives have further advanced this vision. The ‘Make in India’ 

campaign has revitalized manufacturing, ‘Startup India’ has encouraged 

entrepreneurship, and the implementation of the Goods and Services Tax (GST) 

has streamlined the country's economy by creating a unified market. The 

Pradhan Mantri Jan Dhan Yojana has empowered millions by providing access 

to financial services and the Digital India initiative has made technology 

accessible to even the remotest corners of the country.  

During the regime of NDA Government, several landmark decisions and 

amendments have been made to reflect changing priorities. The abrogation of 

Article 370 has brought Jammu and Kashmir into the mainstream, while the 

Citizenship (Amendment) Act reflects a commitment to protecting persecuted 

minorities. Bold reforms in labour laws, recently, and the introduction of the new 

National Education Policy aim to align governance with contemporary needs. It 

is pertinent to mention that with an auspicious leadership of our hon. Prime 

Minister, Shri Narendra Modi ji, and his decisive actions, welfare initiatives, such 

as the Direct Benefit Transfer mechanism and the fruitful measures to double 

farmers' incomes, India's international standing has been elevated through 

proactive diplomacy, economic reforms, and global initiatives, since past 10 

years. 

As we commemorate 75 years of our Constitution, let us pledge to protect 

and uphold its ideals. Let us remember the sacrifices of our freedom fighters and 

the vision of our Constitution makers. While we have much to celebrate, 

challenges remain. Issues like corruption, poverty, inequality, and regional 



 
13.12.2024  1219 

 
 

disparities need continued attention. It is our collective responsibility to uphold 

the values enshrined in the Constitution and work towards a more just, equitable, 

and prosperous society. Most importantly, let all of us contribute in our 

unbeatable constitutional ways to building a nation that truly reflects the 

principles of justice, liberty, equality, and fraternity by the year 2047. 

Thank you!         

®ी राजकुमार रोत (बांसवाड़ा) : सभापित महोदय, म§ आपका आभारी हó ंिक आपने मुझे संिवधान 

कì िडबेट पर बोलने का अवसर िदया ।  

 महोदय, आज हमार ेदेश के िलए सबस ेसवō¸च और शĦु úंथ संिवधान है ।  आज म§ इस 

सदन म¤ अगर पहòंचा हóं तो वह संिवधान कì मेहरबानी है और मेर ेिनवाªचन ±ेý कì जनता कì मेहरबानी 

है ।  म§ संिवधान को नमन करते हòए और मेर े±ेý कì जनता को ÿणाम करते हòए अपनी बात को 

रखना चाहóंगा ।   

 महोदय, संिवधान म¤ ÿावधान िकया गया है िक इस देश के अंदर रहन ेवाला ÿÂयेक वगª 

िवशेषकर देश का गरीब तबका, आिदवासी समुदाय और एससी समुदाय के उÂथान के िलए इस 

संिवधान म¤ ÿावधान िकए गए ह§, लेिकन आज बड़े दुख के साथ कहना पड़ रहा है िक 75 वषª होने 

के बाद भी संिवधान म¤ आिदवासी समुदाय के िहत के िलए जो ÿावधान बन ेहòए ह§, उसम¤ अनु̧ छेद 

244(1) के अतंगªत पांचवी अनसुूची, अनु̧ छेद 244 (2) के अंतगªत छठी अनसुूिचत ±ेý, जनजातीय 

±ेý के ÿावधानŌ को आज तक धरातल पर लागू नहé िकया गया है ।  इसस ेयह ÖपĶ होता है िक 

वतªमान या पूवª कì सरकार¤ जो भी रही हŌ, उन सरकारŌ कì आिदवासी समुदाय के िहत म¤ और 

संिवधान के अंदर आिदवािसयŌ के जो ÿावधान ह§, उनके िलए ³या मानिसकता रही है ।   

 माननीय सभापित महोदय, हम लोग जब पांचवी और छठी अनसुूची के तहत हमार े

िवशेषािधकार कì बात करते ह§ तो राÕůीय पािटªयŌ के कई नेता पांचवé पांच के नाम स ेआम जनता 

को गमुराह करते ह§ ।  बड़े दखु कì बात है िक पांचवी और छठी अनसूुची म¤ रहन ेवाली आम जनता 
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को आज तक उनके अिधकारŌ के बार ेम¤ नहé बताया गया या उनको पता नहé चला है ।   

 महोदय, आज åरजव¥शन का िनजीकरण िकया जा रहा है ।  यह भी एक तरह स ेसंिवधान पर 

कुठाराघात है ।  जाितगत जनगणना कì लंबे समय स ेमांग चल रही है ।  लेिकन जाितगत जनगणना 

नहé हो रही है, यह भी संिवधान पर कहé न कहé कुठाराघात है ।  मिणपरु म¤ जो घटनाए ंहòई ह§, उससे 

भी यह िसĦ होता है िक संिवधान पर कहé न कहé कुठाराघात है ।   

 महोदय, म§ इस अवसर पर भीमराव अÌबेडकर जी, जयपाल मुडंा, नेहł जी जैस े कई 

महापŁुषŌ को याद करना चाहóंगा िजÆहŌन ेइस देश को शानदार संिवधान िदया है ।  साथ ही साथ 

आज के िदन जो सैिनक शहीद हòए थ,े उनको भी नमन करना चाहóंगा ।  संिवधान के ÿावधान के 

तहत पेसा ए³ट इस दशे के अंदर आया ।  वषª 1996 म¤ पेसा ए³ट आया और आज 28 साल हो गए 

ह§, लेिकन आज भी कई राºयŌ म¤ पेसा ए³ट का कानून लागू नहé हòआ है ।   

 महोदय, पेसा ए³ट म¤ ÿावधान है िक शेड्यूÐड एåरया म¤ जो भी जमीन कोई भी उīोगपित 

लेता है तो उसको पेसा ए³ट के तहत úाम सभा स ेअनमुित लेना अिनवायª है ।  लेिकन आिदवासी 

±ेý म¤ दखेा गया है िक राÕů िहत के नाम पर भूिम का अिधúहण िकया जाता है ।  पेसा ए³ट को 

नजरअंदाज िकया जाता है ।  हमने कई जगह दखेा है िक खनन के नाम पर पेसा ए³ट के तहत úाम 

सभा कì िबना परिमशन के जमीन ली गयी और उस ेराÕů िहत म¤ बताया गया ।  आिदवािसयŌ का 

घर उजाड़कर उīोगपित को जमीन दनेा कौन सा राÕů िहत है ।  आप दखे सकते ह§ िक सबसे बड़ा 

उदाहरण हंसदवे का है, जहां फजê úाम सभा गिठत कì गयी ।  यह ³लीयर है िक कहé न कहé 

संिवधान कì धिºजयां उड़ान ेका काम िकया गया है ।   

 महोदय, हम अगर दखेना चाह¤ िक िकतनी जगह पेसा ए³ट के तहत úाम सभा स ेजमीन के 

िलए अनमुित ली गयी, िपछल ेदस सालŌ म¤ िकतने ÿोजे³ट ůाइबल इलाकŌ म¤ लगाए गए? इसका 

िपछल ेदस सालŌ का डेटा िनकालकर दखे¤गे तो दधू का दधू और पानी का पानी हो जाएगा ।  यह 

ÖपĶ हो जाएगा िक वतªमान सरकार हो या पूवª कì सरकार¤ हŌ, आिदवासी समदुाय के संवैधािनक 

अिधकारŌ के ÿित िकतनी संवेदनशील ह§ ।   
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 महोदय, जब संिवधान सभा म¤ चचाª हो रही थी तो जयपाल िसंह मुंडा न े कहा था िक 

आिदवािसयŌ को लोकतंý िसखान ेकì जłरत नहé है ।  आिदवािसयŌ स ेलोकतंý सीखने कì जłरत 

है, उसको वह हजारŌ सालŌ स ेजीता आ रहा है ।  यह मानना पड़ेगा िक संिवधान िनमाªताओ ंन ेभी 

दखेा िक आिदवािसयŌ समुदायŌ कì गण ÓयवÖथा, गमेती, पटेल, मिुखया कì ÓयवÖथा को ही कहé न 

कहé अडॉÈट िकया गया है ।  लेिकन आज लोकतंý म¤ िजस तरह स ेतानाशाही हो रही है, इसस ेकहé 

न कहé आम जनता और गरीब के िलए िद³कत हो रही है ।  जल, जंगल और जमीन आिदवासी 

जीवन का आधार है ।  यह िबरसा मुंडा जी और जयपाल िसंह मुंडा जी का कहना था, लेिकन आज 

उसी जल, जंगल और जमीन को उजाड़ा जा रहा है ।   

 महोदय, आिदवािसयŌ समूहŌ कì अपनी एक अलग पहचान है ।  पूवªजŌ के Âयाग, बिलदान के 

आधार पर आर±ण िमला है ।  देश कì आजादी म¤ सबस ेअिधक Âयाग और बिलदान आिदवािसयŌ 

Ĭारा िदया गया है, लेिकन आज उसको नजरअंदाज िकया जाता है ।  हाल ही म¤ राजÖथान कì 

सरकार एससी-एसटी कì जमीन को गैर आिदवािसयŌ को खरीदन ेकì अनमुित दकेर एससी-एसटी 

के संवैधािनक अिधकारŌ पर कहé न कहé कुठाराघात िकया है ।   

 महोदय, अनु̧ छेद 243 ZC के ÿावधानŌ कì धिºजयां उड़ायी जा रही ह§ ।  आिदवािसयŌ के 

संवैधािनक अिधकारŌ को लेकर सÿुीम कोटª के कई जजम¤ट आए ।  समता जजम¤ट, 1997; वेदांता 

जजम¤ट, 2013 और रामारड्ेडी बनाम आंň ÿदशे, 1998; कैलाश बनाम महाराÕů सरकार, 11 

जनवरी, 2005 लेिकन आज तक सÿुीम कोटª  और हाई कोटª  के इन जजम¤ट को लागू नहé िकया गया 

है ।  

अगर आप िनकाल कर देख¤गे तो पता लगगेा िक ůाइबल इलाके के िहत म¤ िजतने भी जजम¤ट 

आए, उनको आज तक लागू नहé िकया गया है ।   

 माननीय सभापित महोदय, हजारŌ वीरŌ के बिलदान के बाद छोटानागपरु टेन¤सी ए³ट 1908, 

संताल परगना टेन¤सी ए³ट 1949, िविÐकंसन łल, 1837 जैस ेिजतने भी ए³ट आए थे, उनके िलए 

हजारŌ लोगŌ ने बिलदान िदया था, उसके बाद ये ए³ट आए थे, लेिकन आज देखा गया है िक आजादी 
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के बाद इन िकसी भी ए³ट म¤ कोई ÿावधान नहé िकया गया है ।  

माननीय सभापित : माननीय सदÖय, कं³लूड कìिजए ।    

®ी राजकुमार रोत : सभापित महोदय, म§ हमार ेदशे कì Æयाय ÓयवÖथा कì बात करना चाहता हó ँ।  

दशे म¤ आज बहòत ºयादा एůोिसटी हो रही ह ै।  

माननीय सभापित : सभा कì कायªवाही शिनवार, िदनांक 14 िदसÌबर, 2024 को ÿात: µयारह बजे 

तक के िलए Öथिगत कì जाती है ।  

20.01 hrs 

The Lok Sabha then adjourned till Eleven of the Clock  
on Saturday, December 14, 2024/ Agrahayana 23, 1946 (Saka) 

________ 
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MEMBER-WISE INDEX TO STARRED QUESTIONS 

Sl No. Member's Name Question Number 

1 Dr. C M Ramesh 273 

2 Dr. K Sudhakar 268 

3 Dr. Vinod Kumar Bind 272 

4 Shri Arvind Ganpat Sawant 264 

5 Shri Baijayant Panda 280 
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7 Shri Bhartruhari Mahtab 261 
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9 Shri Charanjit Singh Channi 275 
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276 
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21 Shri Pratap Chandra Sarangi 272 

22 Shri Rudra Narayan Pany 271 
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13.12.2024  1224 

 
 

24 Smt. Kamaljeet Sehrawat 278 

25 Smt. Kamlesh Jangde 279 

26 Smt. Kanimozhi Karunanidhi 274 

27 Smt. Sajda Ahmed 266 

28 Smt. Shobhanaben Mahendrasinh 
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278 

 
 
 
 
 
 
 

  



 
13.12.2024  1225 

 
 

MEMBER-WISE INDEX TO UNSTARRED QUESTIONS 
 

Sl No. Member's Name Question Number 

1 Adv Dean Kuriakose 3077 

2 Adv K. Francis George 2995 

3 Adv. Adoor Prakash 3042 

4 Com. Selvaraj V 3056 

5 Dr. Alok Kumar Suman 3129 
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